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LOK SABHA DEBATES 

LOK SABHA 

Wednesday, March 9, 2005lPhalguna 18, 1926 (Saka) 

(The Lok Sabha met at EleVtJf1 of HIe CkIck) 

[MR. SPEAKER in the Chait1 

(Trans/ation] 

... (Interruptions) 

SHRI RAMDAS ATHAWALE (Pandharpur): Mr. 
Speaker, there is peace in the House today . 
... (Interruptions) 

(Eng/ish) 

MR. SPEAKER: I am grateful to hon. Members for 
that! 

... (Interruptions) 

MR. SPEAKER: Let us start the Question Hour. 

... (Interruptions) 

PROF. VIJA Y KUMAR MALHOTRA (South Delhi): Sir, 
you can start the Question Hour; we have no problem. 
The protem Speaker in Jharkhand. . .. (Interruptions) 

MR. SPEAKER: I would hear you later, after the 
Question Hour. 

11.01 hrs. 

ORAL ANSWERS TO QUESTIONS 

Combating Cencer 
+ 

*81. SHRI CHANDRA BHUSHAN SINGH: 
SHRI M. RAJA MOHAN REDDY: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government is aware that India has 
the World's highest incidence of cancer of gall bladder, 
mouth and lower pharynx, breast cancer, etc. as appeared 
in the HIndu dated January 30, 2005; 

(b) H so, the details of the facts reported therein: 

(c) whether people of the country face the risk of 
contracting gastric cancer and damage to nervous and 
cardio vascular system due to dangerously high levels of 
nitrate in ground water In different States; 

(d) whether the Govemment has sent any team for 
the investigation; 

(e) if so, the outcome thereof; and 

(f) the concrete steps taken/proposed to be taken by 
the Government for the prevention and treatment of 
cancer? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (f) A 
statement is laid on the Table of the House. 

(a) to (f) The Indian Council of Medical Research 
(ICMR) under National Cancer Registry Programme has 
developed an Atlas of Cancer in India based on the 
information collected for the year 2001-2002 from 105 
collaborating centres across the country with a view to 
have an idea of the pattern of cancer in several areas 
of the country. According to the report, the incidence of 
different cancer is not uniform throughout the country. 
While cancer incidence in India as a whole is much lower 
in comparison to the incidence across the world, the 
incidence of cancer of mouth, tongue and gall bladder in 
the country i8 higher than those reported in the ·Cancer 
Incidence of Five Continents" published by WHO in 2002, 
based on the data pertaining to 1993·97. As per the 
Atlas on the basis of ICMR's population based cancer 
registry data, the highest incidence rates have been 
reported for the Cancer of Gall Bladder among the women 
in Delhi and the Cancer of Tongue and Mouth among 
the men in Bhopal. The highest rate of cancer of 
hypopharynx as reported from Aizwal is based on the 
inputs from the collaborative centres which include private 
hospitals as weU. 

As per the leMR, it is estimated that at any given 
time, there are 2-2.5 million cancer patients in the country. 
There are about 7·9 lakh new cancer patients in the 
country. In order to control this problem, the National 
Cancer Control Programme (NCCP) was launched in 1975 
with the objectives of prevention, early detection and 
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treatment of cancer in the country. The strategies under 
the programme include awareness generation in the 
community for prevention and earty detection of cancer. 
through District Cancer Control Programme and provision 
of comprehensive cancer treatment facilities across the 
country by way of supporting Regional Cancer Centres. 
Government Medical Colleges and Government Hospitals 
are also supported by development of Oncology Wings. 

Regarding the level of nitrates in drinking water, it is 
stated that the level of various chemicals In ground water 
including the nitrates and the nitrites are being monitored 
by the Central Ground Water Board and Rajiv Gandhi 
Drinking Water Mission. The reports from the Central 
Ground Water Board suggest that the level of nitrates In 
ground water in certain States are indeed high. However, 
as per the WHO Guidelines of Drinking Water Quality 
(3rd Edn., Vol. 1, Chapter 12, 2004), the weight of 
evidence is strongly against there being an association 
between nitrite and nitrate exposures in humans and the 
risk of cancer. A conclusive evidence is yet to be 
established as regards U.e relationship between nitritel 
nitrate and neurological manifestations. There is slight 
protective effect of these Ions on the cardiovascular 
systems. 

[Translation} 

SHRI CHANDRA BHUSHAN SINGH: Mr. Speaker, 
Sir, my question was about cancer, but the hon. Minister 
has not given a clear answer in this regard. I would like 
to emphasise the point that the health of the people of 
a particular country Is the asset of that country. We have 
progressed enough and our country is going to be a 
developed country from a developing country but we are 
continuously lagging behind from the health point of view. 
The Increasing number of AIDS, Cancer, Diabetes and 
Blood-pressure patients points out to the fact that the 
Health Department and the Health Ministry are not working 
well at the ground level. 

Sir, the first case of AIDS was detected in 1986 and 
today the number of affected persons has reached 205 
million in this short period of time. There is no correct 
figure or information about cancer with the Government. 
I would like to have some clarifications about the 
information that he has given in his written answer. It 
has been stated in the written reply that different types 
of cancer affect people in different areas. For example, 
the type of cancer people are afflicted with in Delhi is 
somewhat different to the incidence in other parts. 
InCidence of mouth cancer are highest in Bhopal. So, I 

want to know whether the Government have made 
arrangements to investigate particular types of cancer 
affecting people in particular places so that people can 
have proper knowledge about it. 

[English} 

MA. SPEAKER: You answer should have been a 
little more elaborate. 

DR. ANBUMANI RAMADOSS: Sir, I share the 
concern of the hon.' Member about the rise of Incidence 
of diseases, especially non-communicable diseases like 
cancer, cardiac problems and other health related issues. 

The Government tOday, under our hon. Prime 
Minister, is very seriously committed to improving 
healthcare for all citizens, especially the rural poor. This 
year, we have an unprecedented 31 per cent increase in 
the health budget over the last year. This shows the 
commitment of the Government on health issues and we 
are going towards finding the root causes of the .......... . 

Coming back to the issue of cancer, I agree, that is 
the costliest disease to treat today of the non-
comnlunicable diseases. The Government is going ahead 
improving the infrastructure and resources to provide 
treatment. For cancer, we take action in three parts. The 
first part is the preventive part; the second is the testing 
or the screening part; and the third is the curing or 
treatment part. Till date, we have about 21 Regional 
Cancer Centres identified by the Govemment all over the 
country. We are trying to identify one Regional Cancer 
Centre in every State and two in the more populous 
States. 

The hon. Member has said that cancer-related deaths 
and specific cancer-related problems have not been 
identified. We have identified them and a list has been 
prepared by the ICMA. I could send the list to the hon. 
Member about the different types of cancers. 

Today, we have about 700 to 900 thousand new 
cases of cancer every year. At one point of time, we 
have about 2 million to 2.5 million cases of cancer. The 
Government is very seriously committed to identify them. 
In the initial stage, we could treat them hundred per cent 
than in the second and third stages. 

[Translation} 

SHRI CHANDRA BHUSHAN SINGH: Mr. Speaker, 
Sir, it has been seen that corporate ho,.pitals are being 
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set up in metropolitan cities and the elite class of the 
country get facilities from those hospitals because canoer 
is curable if it is detected at preliminary stage. National 
Cancer Control programme was launched In the year 1975 
with the stated objective of providing information to the 
people upto district level. As per my Information at district 
level. the people In Uttar Pradesh have no access to 
such an information about cancer. The first question is 
about the extent to which we have progressed since the 
yo;]r 1975 in this regard. The second question is whether 
the enhanced budget is sufficient in the wake of the 
increasing incidence of these diseases due to climatic 
conditions and whether people will get all those benefits 
from the budget? 

(EnglIsh) 

DR. ANBUMANI RAMADOSS: The National Cancer 
Control Programme was started in 1975 and till today 
you see where have we gone. In the Tenth Plan for the 
National Cancer Control Programme, we have revamped 
the Programme and included screening as a major part 
of the Programme at the district level. We have added a 
District Cancer Control Programme whereby in the first 
year, about Rs. 22 lakh of money is given to a district 
nodal agency, a govemment hospital, a cancer hospital, 
and in the subsequent years, about As. 17 lakh is given 
as a recurring expense mainly to create awareness at 
the root level and to screen them. We have a scheme 
called 'NGO scheme' whereby we give money to the 
NGOs availabie at the local areas to conduct screening 
camps for spreading an awareness and for each camp 
we ~ive a total sum of Rs. 8,000 for doctors who are in 
the camp. The NGOs could conduct any amount of camps 
they could and after screening. they are advised to take 
the patients to the Aegional Cancer Centre to whom we 
are giving money and supplementing them. 

DR. RAM CHANDAA DOME: It is a very vital 
question put by my hon. friend. 

My question is regarding incidence of cancer. In this 
cancerous society, our society also gets conscious. Cancer 
is a' preventable disease. So far as medical science is 
concemed. cancer is totally preventable and the mainstay 
of treatment is awareness and early detection. It was 
also stated by the hon. Minister. 

I wnnl to know from the hon. Minister that so far 
what is his comprehensive programme for cancer control 
flown to the rural level in the form of creating awareness 
and early detection. So far as my knowledge about 
detection of cancer at the very initial stage)s concerned, 

people 8... not getting this opportunity. So, what about 
the earty detection programme, at /east. at the district 
level and what is the latest statue? 

Part·B of my question is this. One important news 
item has been pubtished by a national magazine that 
some big multinational companies from abroad are 
marketing a programme particularly in the agricultural 
sector, particularly about genetically modified seeds as 
well as pesticides also which are creating some positive 
bearing to generate cancers in our society. 

What is the information that the Ministry has got till 
date? This Is part·B of my question. Thank you very 
much. 

DR. ANBUMANI AAMADOSS: Sir, regarding 
awareness part and screening part. I have answered in 
the previous . question Itself that we have modified our 
programme for having a District Cancer Control 
Programme and we are going to the district level and 
the vlHage level. We have a National Cancer Aegistry 
whereby we coHect Information from all across especially 
at the root level. This Programme. in the years to come. 
will go to different parts of the country and I am sure will 
have more awareness on that and, of course, on 
screening. 

About the second part of pesticides and other related 
cancers, the ICMA is also going Into the issue. We have 
an issue in Kerala of Indosulphan which was used 
rampantly by aerial spraying. We are taking note of these 
issues and the ICMR is actually surveying these activities. 

DR. RAM CHANDRA DOME: Sir, what about the 
detection at district level? That is not answered. 

MR. SPEAKEA: He has done it. 

DR. ANBUMANI AAMADOSS: That is what I have 
answered in the last question. We have got a District 
Cancer Control Programme whereby we are giving money 
to NGOs for screening programme. 

MR. SPEAKER: The hon. Minister will see to that 
whether they are functioning or not. 

SHAI VIJAYENDAA PAL SINGH: Sir, my question is 
very specific. Actually the next question is also on tobacco 
and cigarettes. What I want to know from the hon. Mltrister 
is that cigarettes and tobacco are injurious to health, but 
has any study been done that the people who smoke 
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ciqarettes and have tobacco are more prone to cancer of 
the lungs and otlyN' cancers than the people who do not 
smoke a;,d have tobacco? Has any study been done on 
II? It a study has been done, please explain to us the 
details. In the recent Budget, talC has been levied on 
t'lItke. tobacco and cigarettes; but in the rural India, 
nothing has been done about smoking bidis. 

MR. SPEAKER: You have made your point. 

SHRI VIJAYENDRA PAL SINGH: Is smoking bmj'not 
prone to cancer? Please explain to us the difference. 

MR. SPEAKER: No explanation, only information. This 
is not the time for explanation. 

DR. ANBUMANI RAMADOSS: Sir, even though this 
comes under the next question, I would like to inform 
Ihe hon. Member that tobacco-related health issues are 
the biggest health and social economic' issues in the 
country today. Tobacco-related health issues like cancer 
and lung diseases. and other related strokes and other 
innumerable diseases are caused due to tobacco 
probloms. We have a lot of studies done. In fact, this is 
the latest study on tobacco control in India. This is a 
very comprehensive study done from all over the world 
and also about bidi and tobacco industry also and the 
I:;sues and problems that we are facing. In the next 
question. I will go in depth into bidi and cigarettes and 
all Ihe other issues. 

MR. SPEAKER: What about gutklfl You have not 
mentioned it. 

DR. ANBUMANI RAMADOSS: In includes gutka also. 

MR. SPEAKER: Do not say that the Speaker has 
prevented smoking herel 

... (Interruptions) 

On. ANBUMANI RAMADOSS: In the next question I 
will! 

SHRI R.L. JALAPPA. Thank you, Sir. The hon. 
Minister knows that some of the medical colleges are 
situated in the rural parts where cobalt units are 
established and cancer detection camps are also being 
held and canc;er is being treated. For such colleges, may 
I request the non. Minister to give yearly aid to such 
II1stitutions? 

MR. SPEAKER: It Is a suggestion tor action, not a 
question. 

DR. ANBUMANI RAMADOSS: Sir, we do have a 
programme ... 

MR. SPEAKER: You do not answer. 

SHRI R.L. JALAPPA: Sir, please let him answer. 

MR. SPEAKER: You put a question and them I will 
allow him. 

SHRI R.L. JALAPPA: Does the Minister help those 
medical college hospitals who have been treating sufficient 
number of cancer patients? 

MR. SPEAKER: The hon. Minister may now answer. 

DR ANBUMANI RAMADOSS: Sir, we had a 
programme called Cobalt programme whereby we were 
giving assistance of about Rs. 1 crors to private cancer 
centres and Rs. 1.5 crore to Government centres. This 
was discontinued recently because the Finance Ministry 
had made some queries about the funds allocated through 
these private hospitals that a certain number of patients 
should be treated free of cost but they were not adhering 
to it. We had discontinued it as on date. We are trying 
to improve the Government facilities because all the poor 
patients are treated there. 

{Translation] 

PROF. RAM GOPAL YADAV: Mr. Speaker, Sir. the 
largest number of patients of mouth cancer Is in Mainpuri 
district of Uttar Pradesh and this is because of 
consumption of tobacco, but in the answer to the question. 
it has been stated that the largest number of the patients 
suffering from mouth cancer is in Bhopal. I do not agree 
to this view. The largest number of people suffering from 
mouth cancer is in Mainpuri district because the largest 
volume of chewable tobacco is produced there. Generally, 
it is believed that chewing tobacco causes cancer. I want 
to know from the hon. Minister, I raised this issue many 
times in the other House also whether the Government 
would set up any regional cancer investigation centre in 
Mainpuri. Uttar Pradesh? ... (Interruptions) 

[English] 

MR. SPEAKER: Prof. Ram Gapal Yadav, there is 
another Question on this, the next-~est'Ion. 
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ITnmslationj 

PROF. RAM GOPAL YADAV: Mr. Speaker, Sir, my 
quesllon is about setting up an investigation centre. There 
:,hould be a Centre at a place where there is the largest 
flurnber of cancer cases. I would like to know whether 
the han. Minister would set up such a Centre there? 
(Interruptions) 

The 'B' part of my question is whether the 
Government would bring a Bill in the House to ban the 
usp. of tobacco, keeping in view the general perception 
that tobacco chewing causes cancer? 

(English} 

DR. ANBUMANI RAMADOSS: Sir, the Indian Council 
of Medical Research is the highest research institute in 
the country. They have done a research of the problems 
related to cancer, and incidence and occurrence of oancer 
all over the country. Also, they have formed recently an 
atlas about cancers and different types of cancers 
occurring in different parts of the country. I would like to 
sq.y that Bhopal has the highest Incidence of oral cancers; 
nnd Delhi women have the highest incidence of gall 
bladder cancers. We could take up a study, the ICMR 
could take up a study in Uttar Pradesh. In Uttar Pradesh, 
we already have a Regional Cancer Centre in Allahabad 
and the Govemment proposes to sanction one more RCC 
In Uttar Pradesh because it is a highly populous State 
and we will consider that. 

MR. SPEAKER: That is good. 

Shri Yerrannaidu, please do not put any question on 
tobacco. It is covered by next Question. 

SHRI KINJARAPU YERRANNAIDU: Mr. Speaker, 
hon. Minister has said that according to the Indian Council 
of Medical Research's estimate, there are 2.25 million 
cancer patients in the country. The Members of Par1iament 
have been writing letters to the Prime Minister to get 
money sanctioned from the Prime Minister's Relief Fund 
for the poorer sections in the society. The Government 
has not been taking them very seriously to give aid to 
tho poor cancer patients. Since the UPA Government 
came into power, we have written so many letters for the 
'sake of treatment of poor patients suffering from non-
communicable diseases, for the health of the poor people. 

MR. SPEAKER: It does not arise from this Question. 
Please put a separate question. 

... (InttNTl.lptlons) 

SHRIKINJARAPU YERRANNAIOU: So, I would like 
to know whether the Government has any scheme to 
help thG people belonging to poorer sections if they suffer 
from cancer or some other non-communicable diseases. 
... (Interruptions) 

MR. SPEAKER: He has already replied to that in 
details. 

... (Interruptions) 

SHRI KINJARAPU YERRANNAIOU: Sir, this is most 
important. 

MR. SPEAKER: Certainly, I also declare. 

... (Interruptions) 

SHRI KINJARAPU YERRANNAIOU: Every Member 
of Parliament had the problem . ... (lntenuptioM) 

MR. SPEAKER: Please co-operate. 

.. , (Interruptions) 

MR. SPEAKER: Please sit down. 

... (Interruptions) 

MR. SPEAKER: It is very unfortunate that after so 
many days, we are having the Question Hour, and you 
do not have the patience. Please sit down. 

. .. (Interruph'ons) 

SHRI KINJARAPU YERRANNAIDU: Sir, I am asking . 
... (Interruptions) 

MR. SPEAKER: Nothing will be recorded except what 
the hon. Minister says. 

... (Interruptions) • 

MR. SPEAKER: Do not misuse the indulgence given. 

... (Interruptions) 

SHRI KlNJARAPU YERRANNAIDU: Sir, I am asking 
question to the hon. Minister. Does this Government have 
any scheme to aid poorer sections in the society? 
Otherwise, what is the meaning of their having increased 
the budget by 30 per cent as compared to last year? 

• Not recorded. 
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MR. SPEAKER: You discuss about it when Budget 
will be discussed. 

Hon. Minister, if you have any direct answer to this, 
~llve it. Otherwise, it does not really arise from this 
Ouostion. 

DR. ANBUMANI RAMADOSS: Sir, we have the 
National Illness Fund wherein 50 per cent of the money 
is put in by the State Government and 50 per cent by 
the Central Government. We sanction a lot of funds for 
the poor patients. I have gone to the extent of sanctioning 
even Rs. 10 lakh for one individual poor patient. According 
to the merits of the case, we sanction it if it comes from 
the State Government because we are partners in 
N"tlonal Ilioness Assistance Fund . ... (Interruptions) 

MR. SPEAKER: Speaker will recognise only those 
hon. Members who behave. 

Shri Ramadas Bandu Athawale, for a change, you 
are keeping quiet. Put a question briefly and to the point. 

(Translation! 

SHRI RAMDAS ATHAWALE: Mr. Speaker, Sir, I 
would like to know from the hon. Minister the reason of 
India being the country with the largest number of cancer 
patients. 

My second question is whether the Govemment have 
any remedy to cure the unruly behaviour of NDA, as this 
problem needs a solution. ... (Interruptions) 

{English} 

MR. SPEAKER: I do not know. What is the 
question? 

'" (Interruptions) 

SHRI M.P. VEERENDRA KUMAR: Sir, my question 
is connected with the ground water extraction. It is said 
that nitrate content is high in the ground water because 
of ground water extraction being done by big companies 
in Kerala. The fluoride content is also very high in the 
ground water. This causes a deadly disease known as 
fluorosis. Has the Ministry conducted any study on this 
issue? The ground water extraction in South India has 
increased the fluoride content in the ground water, which 
results in cancer. 

DR. ANBUMANI RAMADOSS: Sir, the question asked 
by the hon. Member does not directly relate to this 
particular question. 

MR. SPEAKER: It is about ground water extraction 
resulting In cancer. 

DR. ANBUMANI RAMADOSS: Sir, the hon. Member 
asked whether increase In nitrate content in the ground 
water could cause cancer. 

Fluorosis is prevalent in Andhra Pradesh, Tamil Nadu, 
Gujarat, Rajasthan, Madhya Pradesh and some parts of 
Karnataka also. Studies have shown that fluorosis does 
not cause cancer, but it causes other disablHties of the 
teeth, brittle bones, etc. 

SHRI M.P. VEERENDRA KUMAR: Sir, my question 
is connected with the ground water extraction. 

MR. SPEAKER: a. No. 82. 

Shri Pralhad Joshi-not present. 

3M Adhir Chowdhury-not present. 

Decrea.. In Production of Agro and Rural 
Indu8trle. 

*83. SHRI B. MAHTAB: Will the Minister of AGRO 
AND RURAL INDUSTRIES be pleased to state: 

(a) whether production in the Agro and Rural 
Industries Sector is decreasing in comparison to the total 
industrial production of the country; 

(b) if so, the reasons therefor; and 

(c) the steps taken or proposed to be taken to boost 
these industries? 

[Translation} 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHAVIR PRASAD): (a) to (c) A Statement is 
placed on the Table of the House. 

St.lsmllnl 

(a) and (b) No, Sir. The production in the Khadi and 
Village Industries (KVI) sector, which is the major 
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component of the a9ro and rural industries sector, and 
.. Iso the total industrial production of the country have 
both been showing an Increasing trend. As per the data 
rlJblished by the Reserve Bank of India In Its Handbook 
of Statistics on the Indian Economy (2003-04), the 
industrial production in the country in the first year of the 
9th Plan (1997-98) was Rs. 300696 crore which grew to 
Rs. 516023 crore (both at current prices) by the end of 
the year 2003-04. During the same period, the production 
in the KVI sector increased from Rs. 4519 crore (1997-
9B) to Rs. 9682 crore (2003-04) (both at current prices). 
Thus. during the period 1997-98 to 2003-04, the nominal 
growth of total industrial production in the country was 
71.6 per cent, compared with 114.3 per cent in the KVI 
sector. 

(c) The agro and rural industries sector continues to 
receive support of the Government. A new Ministry of 
Agro and Rural Industries was created out of the erstwhile 
Ministry of Small Scale Industries and Agro & Rural 
Industries in September 2001. Against the original Tenth 
Plan outlay of Rs. 2950 crore for the Ministry of Agro 
and Rural Industries, an amount of Rs. 2745.03 crore 
has already been made available during the first four 
years of the Tenth Plan (2002-03 to 2005-06). 

Further, the Government has been implementing the 
nural Employment Generation Programme (REGP), 
throuqh the Khadi and Village Industries Commission 
(KVIC). to assist setting up of agro and rural industries 
in the rural areas by providing subsidy in the form of 
margin money assistance along with loans from banks. 
Other relevant schemes implemented through the KVIC 
include the Interest Subsidy Eligibility Certificato Scheme 
(ISEC) for providing bank loans to KVI unit at subsidized 
rates of interest, assistance to VKI units in marketing 
their products, including setting up of Confederation for 
Promotion of Khadi and Village Industries (CPKVI) for 
strengthening the marketing networks of the KVI products, 
Product Development Design Intervention and Packag!ng 
(PRODIP) Scheme for improved designs and packaging, 
improved raw material management by optimizing 
production of slivers/rovings in the Central Sliver Plants 

. (CSPs) and introduction of better quality standards for 
village industries products. 

Under the Pradhan Mantri Rozgar Yojana (PMRY), 
implemented through the District Industry Centres of the 
State/Union Territories and the banks, loan and subsidy 
are provided to the educated unemployed to set up self-
employment ventures, including agro and rural industries. 

The Govemment also supports the cleve!opment of 
the coir sector through the Coir Board, a statutory body, 
under various schemes and programmes of assistance, 
viz., domestic market promotion, export market promotion, 
development of production infrastructure, supply of 
equipment and machinery at subsidized costs, Mahila Colr 
Yojana, training and extension, etc. 

/English} 

SHRI B. MAHTAB: Thank you, Mr Speaker, Sir. My 
first supplementary is regarding the statement which has 
been placed here. It states that as against the original 
Tenth Plan outlay of As. 2,950 crore, Rs. 2,745.03 crore 
has already been allotted within the last four years, and 
hardly Rs. 204 crere is left, which Is supposed to be 
spent in the last year of the Plan. Does the Minister feel 
that this amount is sufficient enough or are some 
provisions being made to Increase the allocation? 

[Translation} 

SHRI MAHAVIR PRASAD: Mr. Speaker, Sir, the 
honourable Member has asked about spending allocated 
money. He has quoted the amount which is left after 
incurring expenditure. Our Ministry is trying to spend more 
and more amount out of the amount left. 

{Eng/ish} 

SHRI B. MAHTAB: Sir, I did not get my answer. 

MR. SPEAKER: At least, you got some answer. 
Kindly ask your second supplementary. 

SHRI B. MAHTAB: Sir, I had asked whether some 
increase is going to be made in it. 

MR. SPEAKER: The Minister has said that he will 
look into it as and when required. Yes, kindly ask your 
second supplementary. 

SHRI B. MAHTAB: Sir, how much money-which has 
been allocated specially for Khadl & Village Industries 
and Agro & Rural Industries-has been spent? Does the 
Govemment have any infonnation regarding the subsidy 
component, which has been utilised or which has been 
spent? How much actually trickles down to the 
entrepreneurs, that Is, after leaving out the subsidy? 

MR. SPEAKER: Actually, this question does not arise 
from the main question, which is before us. It speaks 
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about decrease in production, and you are asking about 
subsidy or about quantum of production. 

SHRI B. MAHTAB: This is an input, which enhancee 
the productivity. 

MR. SPEAKER: It does not directly arise from it. It 
depends entirely on the Minister concerned. Mr. Minister, 
are you ready to answer this question? Have you got 
the complete facts with you? 

(Translalion) 

SHRI MAHAVIR PRASAD: Mr. Speaker, Sir, in reply 
to the question asked by hon. Member, I would like to 
inform that we have done a lot of work for promotion of 
Agro and Rural Industries. We have a number of scheme 
on the basis of which Khadi and Rural Industries can be 
promoted. Out of those one of the most important scbeme 
is Rural Employment Generation Programme-REGP. 
Simultaneously. there are so many schemes on the basis 
of which we would like to promote Khadl and Village 
Industries in rural sector. These schemes are-Internet 
Subsidy Eligibility Certificate Scheme for providing loans 
at subsidised rate of interest, assistance to KVI units in 
marketing their products, strengthening mari<eting network, 
i e. streamlining marketing system and improved product 
development design. 

/English! 

SHRI N.S.V. CHITIHAN: Sir, as per the statement 
of the Minister. industrial production for the year 2003-04 
was worth Rs. 5.16.023 crore. whereas in respect of 
khadl and village industries, for the same period, it was 
worth Rs. 9.682 crore. Khadi is the symool of our nation 
rind our freedom struggle. Since our UPA Govemmant 
under the stewardship of Shrimati Sonia Gandhi is 
committed to the growth of rural industries, may I know 
from the hon. Minister what kind of further incentives our 
Government IS going to give to improve production in 
khadi and village industries? 

(Translallon) 

SHRI MAHAVIR PRASAD: Mr. Speaker, Sir, there 
are two aspects of this question-one is related to Khadi 
and other is related to Rural Industries. With regard to 
Khadi I am ready to accept that its production has 
declined in the recent past. Therefore, the Government 
have constituted an Expert Committee for revival of KVIC 
which is likely to sl:ibmit the recommendation shortly. For 

revival of Khadi sector when we receive the 
recommendation of said Committee with regard to 
changing old looms. mobilisation of capital, arranging raw 
material, marketing and quality of products and improving 
design we would see and act as to how we can creat 
jobs for the people through Khadi. 

[English} 

SHRI ANNASAHEB M.K. PATIL: Sir, 8gro-industry is 
8 base for the development of the country. As we see, 
in 1952, the share of the agro-based industries was to 
the tune of 69 per cent in our national income, but today, 
It has come down to 24 per cent because of no 
encouragement to agro-based industries or 8gro-based 
employment. I have gone through the Budget and there 
is not much of interest shown by the Government for the 
development of agro-based and rural industries. 

MR. SPEAKER: Please put your question. 

SHRI ANNASAHEB M.K. PATIL: Has any scheme 
been worked out by the Department to encourage agro-
based Industries for export purposes? 

MR. SPEAKER: It Is about exports. Have you got 
the Information, Mr. Minister? 

[Translation} 

SHRI MAHAVIR PRASAD: Mr. Speaker, Sir, as 
honourable Member has said that there is a declining 
trend In it. But I have a copy of report of Reserve Bank 
of India with Its remarks. RBI has brought out 8 book on 
our economy. On the basis of said report industrial 
production in India, especially during 1997-98 to 2003-04 
has increased by 71.6 percent whereas, during same 
period agro-based Industries have recorded 114.3 percent 
growth. 

Our UPA Govemment under the leadership of hon. 
Manmohan Singhjl and Shrlmati Sonia Gandhljl has been 
making efforts for Its development. 

/English} 

MR. SPEAKER: Please listen to the Minister. He has 
a right to reply as you have right to question. 

SHRt ANNASAHEB M.K. PATIL: The question is 
specifically about the exports. 
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[TranslBtion} 

MR. SPEAKER: You let him speak please. 

SHRI MAHAVIR PRASAD: The Govemment itself are 
concerned that more funds should have been spent on 
rural industries. I would heve talks with han. Prime 
Minister and hon. Finance Minister for allocating more 
funds under this Head so that jobs can be created In 
this sector. 

[English} 

MR. SPEAKER: ActuaHy he is having more production 
so that he can export. 

[Trans/ahan} 

SHAI SHAILENDRA KUMAR: Mr. Speaker, Sir, 
through this question, the Honourable Members have 
expressed concern over the decline in production of Agro 
and Rural Industries. There are many such castes in the 
country who have been continuing with their ancestral 
business for many generations like dairy, rope making, 
pottery, brewing of liquor and tari, utensil making and 
piggery etc. Through you, I would like to ask the hon. 
Minister whether the Government have chalked out any 
programme to promote such industries and whether it is 
proposed to give them loan or subsidy. 

{Eng/ish] 

MR. SPEAKER: The question Is whether there is a 
decrease in production. 

[Trans/ation] 

SHRI MAHAVIR PRASAD: Mr. Speaker, Sir, as 
honourable Member has pointed out, I would like to say 
that tari, liquor and other intoxicants do not come under 
the jurisdiction of this ministry. In addition to It, fishery 
and piggery also do not come under our country. We 
would consider the proposal made by honourable Member 
to promote dairy. 

{English} 

MR. SPEAKER: Do not encourage it either. 

Shri Prabhunath Singh. 

Shri Prabhunath Singh, have you got any question? 

Inattentive Member! I called you thrice but you did 
not respond. Your name is recorded. 

[TmnslBtion} 

SHRI ALOK KUMAR MEHTA: Sir, an assurance W88 

given by the hon. Minister during the last budget session 
to conduct survey and to provide additional fund for 
development of Agro and Rural Industry in the State like 
Bihar. I would like to know from the honourable Minister 
as to what steps have been taken in this regard during 
the last one year. 

{English] 

MR. SPEAKER: Does it arise out of this question? 
You raise it during the Budget Discussion. 

[Translation] 

SHRI ALOK KUMAR MEHTA: This assurance was 
not given during budget discussion but It was given during 
question hour. 

SHRI MAHAVIR PRASAD: Mr. Speaker, Sir, I think 
it will be more justified to raise the issue raised by the 
hon'bIe Member, during budget discussion. 

{English} 

MR. SPEAKER: You gave the appropriate answer. 

[Tmnslation] 

Autonomy to CSI 

+ 
*84. SHRI RAJIV RANJAN SINGH "LALAN": 

SHRI RAMJI LAL SUMAN: 

Will the PRIME MINISTER be pleased to state: 

(a) whether any proposal is under the consideration 
of the Government for modernisation and technical 
upgradatlon of eBI as an investigating agency and also 
for giving more autonomy to it and making it accountable 
to the Parliament directly; 

(b) if so, the details thereof; 

(c) if not, whether the Government proposes to 
consider it; 
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(d) whether judiciary has commented on the standard 
of functioning of CBI during the previous years;. and 

(e) if so, the reaction of the Government thereto? 

{English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI); 
(a) to (e) A statement is laid on the Table of the House. 

(a) to (c) The Central Government has been funding 
the Central Bureau of Investigation (CBI) for modernization 
and technical upgradation. 

The CBI already has full functional autonomy under 
the Delhi Special Police Establishment Act, 1946 as 
amended by the Central Vigilance Commission Act, 2003 
and has the requisite authority under the law for 
investigation and prosecution purposes. 

The Central Vigilance Commission Act, 2003 enjoins 
the Commission to include in its annual report a separate 
part on the functioning of the CBI. This report is laid 
before each House of the Parliament. The CBI is 
accountable to Parliament as its budget is discussed by 
the Department·Related Parliamentary Standing Committee 
and voted by the Parliarnent. 

(d) and (e) Honourable Courts make various 
comments from time to time, of which Government takes 
due cognizance. 

{Translalion} 

SHRI RAJIV RANJAN SINGH "LALAN"; Mr. Speaker, 
Sir. CBI is such an institution in the country on which 
the people of the country trust to some extent even today, 
but due to political interference in its functioning, it is 
losing its credibility. However, the Government in its reply 
have admitted that action has been taken to give 
autonomy to CSI upto some extent through' the CSt Act, 
2003 but the actual position is that the Government even 
today are interfering in the functioning of the CBI through 
the Ministry of Law and Justice due to which It is lOsing 
its credibility. That's why all the important cues, such as 
Global Trust Bank Case, which have been taken up by 
the CBI till date. • .. (Intenuptions) 

/English} 

MR. SPEAKER: No, do not bring them here. It does 
not arise. You have asked about a very specific 
questl0n--9ving autonomy to CBI. 

... (Inl8fTUptlof18) 

[TraMlsIion} 

SHRI RAJIV RANJAN SINGH "LALAN"; I am talking 
about the autonomy to the CBI. 

MR. SPEAKER: Ask the question on that only. 

/English} 

Do not bring in individual cases. That is not permitted 
here. 

... (Inl8fTUplions) 

[Translslion} 

SHRI RAJIV RANJAN SINGH "LALAN"; The 
autonomy of CBI is being Interfered through the Ministry 
of Law & Justice due to which it is losing the credibility 
of its autonomy. I would like to know from the 
Government. ... (Interruphons) 

MR. SPEAKER: Please don't interrupt. It's no point. 
Please take your seat. 

... (Interruptions) 

/English} 

MR. SPEAKER: Nothing will be recorded. 

... (Interruptions)" 

MR. SPEAKER: Hon. Members, leave that matter. 

... (IntefTUptions) 

MR. SPEAKER: Hon. Members, let us hear the 
Minister. 

... (Inl8rrup1ions) 

• Not recorded. 
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MR. SPEAKER: It seems we have forgotten what is 
meant by Question Hour. 

... (InlBnupfions) 

MR. SPEAKER: You cannot interrupt. 

... (Intenuptions) 

(Translation} 

SHRI RAJIV RANJAN SINGH 'LALAN': I haven't 
mentioned the name as per your direction, but he is 
unnecessarily interrupting. 

MR. SPEAKER: Please forget him. 

... (IntetnJplions) 

(English} 

MR. SPEAKER: Mr. Minister, you dO not have to 
reply to him. 

... (/ntenuptions) 

(T rsns/ation) 

SHRI RAJIV RANJAN SINGH 'LALAN': I through you 
would like to know from the Government what problem 
they are facing in giving fully a constitutional status to 
the CBI and keeping It out of Government control? 

SHRI RAGHUNATH JHA: If It's so. then what is the 
meaning of P.I.L. in the Supreme Court? 

SHRI RAJIV RANJAN SINGH 'LALAN': We are not 
discussing about P.I.L. in Supreme Court here. 

(Englisl1J 

MR. SPEAKER: Nothing will be recorded except the 
reply of the Minister. 

... (/ntenuptions)" 

[Translation} 

MR. SPEAKER: Raghunath jl, please take your seat. 

... (Interruptions) 

• Not r8cord8d 

fE.W/ish} 

MR. SPEAKER; Everybody Is making comments on 
others . 

... (/nl6rruplions) 

MR. SPEAKER: Hon. Members, please sit down. 

... (/nlenuptions) 

MR. SPEAKER: Hon. Members, please keep quiet. 
Let us have some order in the House. 

... (/ntenuptions) 

MR. SPEAKER: Nothing will be recorded . 

... (Intenup/ions) * 

MR. SPEAKER: Any comments that are recorded 
should be shown to me. , wHI tafl:e action as per the 
rules. 

{TflII78lstion} 

SHRI SURESH PACHAURI: Hon. Mr. Speaker. Sir, 
the responsibility of the cases which the CBI Investigated 
under the Prevention of Corruption Act, 1988. eariier was 
with the Union Government under section 4 of the D.elhi 
Police Establishment Act, 1946. But. 88 the han. Member 
has himself admitted that according to clause (A) of the 
sub-section (1) of section (8) of the CVC Act. 2003. 

[Eng/ish} 
, I 

eve has superintendence over the functioning of CBI 
for offence committed under Prevention of Corruption Act. 
1988, 

[Translation} 

Besides, the CVC has been given the right to issue 
directions even under clause (B) of section e (1) of the 
cve Act, 2003 . 

Moreover, the hon. House has given this right also 
to· the eve under eve Act, 2003 that It can review the 
cases of CBI from time to time and can also issue 
Instructions. So far as the autonomy is concerned, CBI 
has full autonomy under the eve Act. Only cve has the 
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right to have superintendence over the cases which the 
CBI investigate under the Pre\fentlon of Corruption Act, 
1988. The Union Governrnent have nothing to do with 
that. 

SHRI RAJIV RANJAN SINGH 'LALAN': Mr. Speaker, 
Sir, my question was whether the Governrnent would give 
lull autonomy to the CBI. What problem does the 
Government have in giving constitutional status to the 
CSI? I have got no answer for that. 

(E/1glish! 

MR. SPEAKER: You have referred to about his 
accountability. He has answered that in his written 
submission. 

(Translation] 

SHRI RAJIV RANJAN SINGH 'LALAN': As the hon. 
Minister has stated that CBI has the autonomy in certain 
cases under the Prevention of Corruption Act. But there 
are several examples, which I do not want to quote, 
wherein the Ministry of Law and Justice have directly 
interfered in the CBI investigations by giving its opinion. 
On the one hand, you are gMng autonomy to the CBI 
and on the other hand having control over it through the 
Ministry of Law and Justice. My question is whether the 
Government proposes to keep the CBI our of its control 
by bringing complete transparency In the appointment of 
the officers in the legal division of the CBI? 

(Eflglish! 

MR. SPEAKER: You should put that question to the 
Law Minister. 

(Traflslation! 

SHRI SURESH PACHAURI: So far as the 
appointment of CBI Counsel is concerned, the appoinbnent 
is made after going through a definite process and 
Director Prosecution appoints the CBI Counsel. 
... (Intenuplions) 

SHRI PRABHUNATH SINGH: He is talking about the 
legal cell. . .. (Interruptions) 

(English} 

MR. SPEAKER: He does not need your help. 

/ThIfI8I8tion} 

SHRI SURESH PACHAURI: This is not a new 
practice rather it is In eJCi8tence aInce the previous regime 
and Vineet Naraln . ... (lnltJnupt/0n8) 

[English} 

MR. SPEAKER: Only hon. Minister's reply will go on 
record. 

... (lnltJnupIionsr 

/Trsns/alionj 

SHRI SURESH PACHAURI: In compliance with the 
observation of the Supreme Court in Vineet Narain case 
stating that there should be a separate Directorate of 
Prosecution In CBI, thle practice, about which the hon'ble 
member has just mentioned, has stated in 2002 in the 
NDA regime Itself. 

SHRI RAWI LAL SUMAN: Mr. Speaker, Sir, the 
Hon'ble Minister has stated that Union Government 
provides money for the modernization and technical 
upgradation of Central Bureau of Investigation. Through 
you I would like to submit that the Government provides 
the money, but I would like to know as to what effort the 
Government has made for the modernisation of the 
Central Bureau of Investigation. The most unfortunate 
aspect is that those cases, which are under consideration 
of the CBI or which are examined by the CBI, get 
excessively delayed. The Hon'bIa Minister has stated that 
the various observations made from time to time by the 
Hon'ble Court are taken due cognisance of by the 
Govemment. Through you, I would Uke to know as to 
what observations the High Court and the Supreme Court 
have made during the last three years In connection with 
those cases, which have been examined by the CBI and 
what decision the Government has taken in this regard? 

SHRI SURESH PACHAURI: Mr. Speaker, Sir, there 
are two parts of the question raised by the Hon'ble 
member. The first one is regarding the modemlaatlon of 
CBI and uncler the allocation of funds for the same, an 
outlay of rupees one crore In various items has been 
provided by the Union Government during the year 2004-
2006. 

So far as the observation made by the Hon'ble Courts 
are concemed, I would like to clarify that no written 
adverse observation has been made by the Hon'ble Court 

• Not recorded. 
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in the recent past so far, however any observation made 
is taken seriously and the CBI acts accordingly. 

SHRIMATI KRISHNA TIRATH: Mr. Speaker. Sir. I 
would like to ask the hon. Minister through you as to 
how many proposals for modernisation and technical 
upgradation have been received by CBI during the last 
three years and how much amount is proposed to be 
spent on them and what type of cases are entertained 
by the CBI? 

SHRI SURESH PACHAURI: Mr. Speaker. Sir,so far 
as the modernisation grant given during the last three 
years is concemed. I would like to state that out of rupees 
32 lakh sanctioned in 2002-2003: an amount of rupees 
30 lakh was spent and out of rupees one crore given in 
2003-04. rupees 89 lakh were spent. Presently. the 
proposal is of one crore. So far as, the technical 
upgradatlon is concerned, a provision of rupees 12 lakh 
has been made for special units under it. 

[English! 

SHRI GURUDAS DASGUPTA: Sir. the question is 
being asked on two aspects. One is about the autonomy 
and the other is about making the CBI accountable to 
Parliament. 

Part (A) of my Supplementary is this. Will the Minister 
clarify that there was either a law or a system or a 
convention, whatever might be. that a particular person 
having a particular position in the hierarchy cannot be 
prosecuted without the prior permission of the 
Government? Is it true? And, if it is true. will the 
Government dispense with it? 

Part (B) of my Supplementary is that whether the 
Government agrees that the CBI can be made 
accountable to Parliament. If it is so. will the Government 
agree to place before Parliament. a progress report of 
the. Investigation of different cases that it has taken up? 
I am asking this because there are serious complaints 
regarding the functioning of the CBI. particularly. during 
the preceding six years. 

SHRI SURESH PACHAURI: Sir. as far as more 
autonomy to the CBI is concerned. I have already 
mentioned that as per the CVC Act of 2003. the CVC 
exercises superintendence on the functioning of the CBI 
for offences committed under the Prevention of Corruption 
Act. 

Regarding more autonomy to CBI, some other 
measures have also been ensured for the functional 
autonomy to CBI. ... (lnftJnuptions) 

SHRI GURUDAS DASGUPTA: I have asked a very 
pointed question. 

SHRI SURESH PACHAURI: I am coming to that. 

Sir, as far as more measures to ensuring functional 
autonomy to eBI are concemed, I would like to make It 
clear that the senior level appointments In the CBI are 
made by the High Level Selection Committee headed by 
the Central Vigilance Commissioner. 

As far as the tenure of the Director, CBI is concemed, 
it is also fixed for two years. 

SHRI GURUDAS DASGUPTA: I am asking about the 
action against some persons without the permiSSion of 
the Govemment. 

MR. SPEAKER: He has asked the other part. He is 
replying. 

SHRI SURESH PACHAURI: Sir, as far as action 
against some people without the permission of the 
Government is concerned. there are cerlaln procedures. 
In relation to the Civil Services Officers, the proposal is 
submitted before the Ministry of Personnel and after 
getting the approval, the action Is being taken. But during 
the process also, we take the opinion of the evc and 
the upse. 

Sir, as far as the accountability of the CBI to 
Parliament is concemed. I would like to make it clear 
that the eBI is administratively under the Department of 
Personnel. But for the purposes of budget. sanctioned 
posts, departmental proceedings against the eBI officials ... 

SHRI GURUDAS DASGUPT A: What about a progress 
report of the investigation? Will you place it before 
Parliament? 

MR. SPEAKER: Just wait. Let him repiy. 

SHRI SURESH PACHAURI: As far as the 
investigation report is concerned ... 

SHAI GURUDAS DASGUPTA: Progress reportl 
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to OutIstions 

MR. SPEAKER: Mr. Oasgupta, Just a eminute. Let 
him reply. 

SHRI SURESH PACHAURI: As far as the 
investigation report is concerned, we do not ask for the 
Invf)sligation report. We may ask for some information. 
Out we never interfere in the working of the CBI, maybe 
1/1 relation to the investigation. 

.'\s far as the annual report of the CBf is concemed, 
II i~; placed before the Departmental-Related Standing 
Committee of Ministry of Personnel. 

But on the other hand, there is a separate part on 
the functioning of CBI which is covered under Section 14 
of evc Act. 2003. According to this, it includes the Annual 
Report. which is submitted to the Houses of Parliament 
:15 per Section 14 of CVC Act, 2003. 

jT/d/lslation! 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, so 
far ilS the autonomy of CBI is concemed, the CBI is 
directly accountable to the Lok Sabha and the Hon'ble 
Minister has given a vague reply and he has not replied 
in precise terms. 

(EII.qlishl 

MR. SPEAKER: That is your view. 

/T/;?nslation! 

SHRt PRABHUNATH SINGH: I would like to state 
through you that so long as the cases connected with 
the State Govemment are not recommended by the State 
Government. the CBI do not take them up. I would like 
to know whether the CBI would be given this much of 
autonomy that if it deems fit. it can intervene in any 
case and examine it. Would it be given this such of 
autonomy and would its right to examine continue? What 
IS being contemplated by the Government to make CBI 
directly accountable to Lok Sabha? 

/Engllsh! 

MR. SPEAKER: You know the position-the State 
Governments have their rights. 

/Translation! 

SHRI SURESH PACHAURI: fIIIr. Speaker, Sir, 
although this supplementary question is not related to 

the origina' question. yet I would be glad to make a 
reply. It is alright that normally in those case8, which are 
referred to the CBI for investigation, the recommendation 
of the State Govemment is required. However such cases, 
which are of serious nature and about which directions 
are given by the court, are suo motu taken up by the 
CBI for investigation. A conference of CBI officers had 
taken place a few days ago about the suggestion given 
by you. This point has been discussed in detail In the 
conference. 

[English} 

MR. SPEAKER: You have got a very pointed answer! 

SHRI MADHUSUDAN MISTRY: Sir, the CBI is a 
premier investigation agency in the country and people 
have a lot of faith in its investigation. This has credibUity. 
Nowadays, there is an increasing demand from the people 
so that the CBI investigate their cases early. Here, 
increasingly we feel that there is an Increase in its 
workload, which seriously jeopardises its credibility. May 
I know whether any step is taken by the Ministry to see 
that CBI is not over-burdened so that Its credibility remain 
intact? 

MR. SPEAKER: Where does this Question come tol 

SHRI MADHUSUDAN MISTRY: Sir, It cornes under 
'modernisation and technical upgradatlon'. 

MR. SPEAKER: Modernisation reduces WOrkload. Mr. 
Minister, have you got any answer to this question? 

SHRI MADHUSUDAN MISTRY: Sir, I would like to 
know from the hon. Minister what is the mechanism that 
it has created. 

MR. SPEAKER: Okay. It is for the Minister to answer. 
According to me, this question does not arise from the 
Main Question. Would you like to answer, Mr. Minister? 

SHRI SURESH PACHAURI: Yes. Mr. Speaker, Sir, 
so far as the modernisation and technical upgradation of 
CBI is concerned, we have taken appropriate steps In 
this direction. 

[English} 

MR. SPEAKER: He is asking Whether you are going 
to reduce the workload of the CBI. 
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SHRI MADHUSUDAN MISTRY: No, Sir. I want to 
know whether he has taken any steps to see that the 
CBI is not over-burdened by that. 

MR. SPEAKER: Okay, it is the same thing. 

!Tmnslafion] 

SHRI SURESH PACHAURI: Mr. Speaker, Sir, so far 
as the workload is concerned we have periodic information 
for the evaluation of the performance of the C81 regarding 
those cases referred to CBI, and our effort is to take 
quick decisions thereon. I am glad to state that· in 2004, 
the conviction rate of CBI cases was 66.33 per cent. 

{English] 

MR. SPEAKER: Question No. 85, Dr. Dhirendra 
Agarwal - Not Present. 

Shri Mansukhbhai D. Vasava - Not Present. 

Question No. 86, Shri Bachi Singh Rawat 'Bachda'. 

Avian Influenza Virus 

*S6. SHRI BACH I SINGH RAWAT 'BACHDA': Will 
the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether the Government is aware of the report 
of spread of avian influenza, a (H5NI) virous from 
IlcirJhbouring countries to India; 

(b) if so, the de~ails thereof including mode of its 
transmission and its harmful effect on human and animals; 

(c) the number of cases detected so far; and 

(d) the steps taken by the Government to check and 
prevent its spread in the country? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (d) A 
statement is laid on the Table of the House. 

Sl8lem~nl 

(a) to (d) In the wake of outbreak of avian influenza 
among poultry and other animals in Asian countries of 
Republic of Korea, Vietnam, Japan, Thailand, Cambodia, 
China, Laos, Indonesia and human cases in Vietnam, 

Thailand and Cambodia, Government of India took 
adequate measures to prevent entry of Avian Influenza 
Into India. The measures ins.ltuted are: 

• Government of India alerted all State 
GovemmentalUnion Territory administrations to 
keep a close watch on fatality among bird 
population, especially poultry and appearance of 
severe respiratory illness in the exposed human 
population. 

• Ministry of Home Affairs, Environment & Forests, 
Shipping and Railways were sensitized on the 
issue to prevent cross border entry through 
poultry, poultry products and, migratory birds. 

• Department of Animal Husbandry and Dairying 
had written to the Chief Secretartes and the 
Directors of Animal Husbandry and Veterinary 
Services of all the States/UTs enclosing 
guidelines for prevention and spread of the 
disease In poultry and proforma for reporting 
the disease. 

• A ban was also enforced on import of poultry 
and poultry related products from all countries 
affected with bird flu outbreak. 

• A Joint Monitoring Group under the 
Chairmanship of Director General of Health 
Services consisting members from Indian Council 
of Medical Research, National Institute of 
Communicable Diseases, World Health 
Organization and Department of Animal 
Husbandry Is monitoring the situation and 
advising appropriate actions to the Govemment. 

• National Institute of Communicable Diseases, 
Delhi, has been identified as nodal agency to 
investigate any suspected cases/outbreak among 
human population and the laboratories under 
Indian Council of Medical Research are kept in 
readiness. 

Because of the proactive steps taken by the 
Government, there is no spread of Avian Influenza from 
neighbouring countries into India. No case has been 
reported in India either in humans or birds. Govemment 
of India is in a state of preparedness to treat and contain 
the disease if it has to appear in human population. 

... (Interruptions) 
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MR. SPEAKER: It Is not going on record. Q. No. 86 
is being replied. No cross talks, please. 

... (Inlenuplions) • 

(Translalion} 

SHRI BACHI SINGH AAWAT 'BACHDA': Hon'ble Mr. 
Speaker, Sir. the reply given by the Hon'ble Minister. 
... (Interruptions) 

(English} 

MR. SPEAKER: We are functioning very well today. 
Questions are put and answers are given. Everybody is 
attentive. Let us follow tOday's example. Even Prof. 
Malhotra has not disturbed us before the Question Hour. 
He may do it afterwards. 

(Translation} 

SHAI BACH I SINGH RAWAT 'BACHDA': Mr. 
Speaker, Sir. the reply given by the Hon'ble Minister in 
respect of my question is not satisfactory. In reality, the 
news of Avian Influenza in our neighbouring countries. 
... (Intenuptions) 

(Eng/ish} 

MA. SPEAKER: A very important question on health 
is being asked. 

/Translation! 

SHAI BACHI SINGH AAWAT 'BACHDA': The out 
break of a new Avian Influenza disease there, is certainly 
going to affect our country taking into account such a 
huge population. I would like to know from the 
Government, as to what preventive or remedial measures 
It has. taken to prevent the disease and what preparation, 
tile Government has done to prevent its recurrence in 
future? 

(English} 

DR. ANBUMANI RAMADOSS: Sir, the Govemment 
is concerned about the outbreak of avian Influenza in 
neighbouring countries of Vietnam and Thailand and the 
preventive measures our Government has taken are 
clearly given in the written answer. The Govemment has 
taken a number of steps. For example,. it has written to 
all the State Govemments to check and report any death 

, Not recorded. 

of these birds and other related birds, like the ducks and 
migratory birds. Of course, the Department of Animal 
Husbandry has written to us and we are surveying all 
these issues of outbreak in the country. H5 N1 virus 
could be transmitted through the birds to human beings. 
Till. date we have not got any information about 
transmission from one human to another human, So, we 
are closely monitoring and looking into it. OGHS, WHO 
and all other Govemment machinery are closely monitoring 
the situation in the country. 

{Tl'III1SIation} 

SHRI BACH I SINGH RAWAT 'BACHDA': Mr. 
Speaker, Sir, Avian Influenza is a sent of communicable 
disease. In our country, the people are usuaHy victim of 
malnutrition 80 far as health Is concerned and they are 
not looked after properly. I would Dke to know whether 
the Govemment propose to set up a separate cell In the 
Ministry of Health for the communicable dlseues of the 
same nature of constitute a task force for taking immediate 
action In this regard. 

(English} 

DR. ANBUMANI RAMADOSS: Sir, this question does 
not arise out of malnutrition. 

MR. SPEAKER: The hon. Member is asking generally 
about the contagious diseases. 

DR. ANBUMANI RAMADOSS: A number of steps 
have been taken. We have a number of communicable 
and non-communicable diseases. We have numerous 
national programmes on these communicable and non-
commun~le diseases. WHO has warned us to take 
action against the avian influenza virus. We are looking 
at the issue and monitoring it closely. 

WRITTEN ANSWERS TO QUESTIONS 

/English} 

Ran Accident. 

*41. SHAI SANTASAI CHATIEAJEE: 
SHRI C.K. CHANDRAPPAN: 

Will the Minister of AAILWA YS be pleased to state: 
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(a) the details of train accidents taking place, including 
at railway level crossings, since December, 2004 till 
date. alongwith the causes of each accident, accIdent-
wise; 

(b) the loss of railway properties and number of 
persons killed/injured alongwlth the compensation paid to 
the victimsltheir famHy, accident-wise; 

(c) the details of inquiry ordered into each accident, 
their findings and the action taken against the officials 
found guilty; 

(d) the steps taken/to be taken by the Govemment 
to man the unmanned level crossings and to reduce the 
rail accidents there; 

(e) whether the Govemment Is also considering the 
proposal to close the unmanned level crossings in view 
of the direction given by the Hon'ble Supreme Court 
thereon; and 

(f) if so, the progress made in this regard so far 
alongwith the alternative arrangements worked out by the 
Government therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) There have 
been 41 consequential train accidents during the period 
December, 2004 to January 2005. Type wise and cause 
wise details of these accidents along with number of 
persons killedllnjured, ex-gratia/compensation paid to the 
victlmsllheir families and loss of railway property, are given 
below:-

Cause of 
Accidents 

Collisions Derailments Manned 
level 

crossing 
accidents 

Unmanned 
level 

crossing 
accidents 

Fire In 
trains 

Total 

Railway staff failure 4 20 25 

Other than railway staff failure 9 10 

Equipment failure 2 2 

Sabotage 

Incidental 2 2 

Under Investigation 

Total 4 26 1 9 41 

Casualty 

Killed 38 1 14 53 

Injured 46 4 11 61 

Inquiry 

CRS Inquiry 1 3 

pepartmental Inquiry 3 25 8 38 

Cost of damage (in As.) 21910000 27726502 1000 44240 319858 50001600 

Ex-gratia (in Rs.) 4780000 4780000 

Compensation" (in As.) 4525000 4525000 

(All figures are provisional) 
'Some cases are under process with Railway Claims Tribunal. 
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(c) Each and everytratn accident is lnqull'8d into 
either by a Joint Committee of Railway Officers or by the 
Commissioner of Railway Safety depending upon 'the 
seriousness of the accident and action as warranted is 
taken against the officials who are found guilty. Out of 
the above 41 consequential train accidents, 3 are under 
inquiry by the Commissioner of· Aallway Safety and the 
remaining 38 by departmental inquiry committees, out of 
which 33 have been finalized. Action against the 
responsible officials will be taken up as warranted by the 
findings. Details of individual accident cases are given in 
the enclosed Statement. 

(d) Railways have framed a criteria based on traffic 
volume paeaing through level cr08slngand,viaibllity 
condition for road/rail users for manning of unmanned 
level crossing in a programmed basis, depending upon 
the availability of funds and resources. In the last three 
years, from 2001-02 to 2003-04, 531 unmanned level 
crossings have be.n manned. 211 unmanned level 
crossings have been programmed for manning in the 
current year 2004-05. 

(e) Hon'ble Supreme Court has yet to give its 
Judgment in the matter. 

(f) Does not arise. 

StafBlWnt 

S,No, Date of 
accident 

2 

06.12,2004 

!m. 1 2.2004 

00.12,2004 

1012.2004 

12,12.2004 

12.12,2004 

1312.2004 

13 '2,2004 

14122004 

10. 15.122004 

11 18.12.2004 

Consequential Train Accidfmts during December 2004 to JanualJl 2005 

Type 01 
accident 

3 

UrrnaMBd 

CoItisioo 

Deraoo 

Train(s) 

4 

5315 Ellp. 

262 Pass. 

Van! PIlot & 
2392 Ellp. 

KVl-8 Goods 

193 Pass 

1 SHB Pili, 

Up MiIssanri 
Goods 

JSM-IINOM 
Goods 

9112 On & 
1 JMP pass 

Locations 

5 

Urrnamed 8124 Up ElIp. ~ 
!eYe! crosq -Vlmandi 

ilmIamed 246 Up pall SdIwaIia-
!eY~ ~ 

crossirv DlblIAi 

6 

FSlOlpIr 

7 B 

Van! PIlot tdIdId 
will 2392 Ellp. 

9112 Exp. CoIided 
MIl 1 JMP Pass 

DepaIlmBnlal 

Fillings 

9 

F_oflllwt 
sI8ff 

Faluaof .. 
iii! 

FIlnoflllwt 

*" 
F_of..., 
II1II 

F .... 01 lIMy 
stall 

10 

FIR_ ---

NI 

FIR_ 
FIR_ 
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2 3 4 5 6 7 8 9 10 

12. 18.12.2lX14 ~. 3246~. ~. GIudIIWIna SIIIIIIpr 1 T.., dIiId ~ FUoIltw FIIIDdgIId 
1M! aouiV 19IiIi". hrI_1III 

13. 21.12.2lX14 u....d 8 SO PIa ~ DIIIi 1 UD eM dIIIIId ~ flmolltw FIIIDdgIId 
IM!~ 19IiIi. hrI_iII! 

14. 21.12D4 ~ UPHGN UaIIaId ~ ScnIarIIIId ..... dnIId ~ F ..... 01...., DAR_ 
GoodI at1IpIr till iiIIad 

15. 21.12.2lX14 DeIIIIIIR ~ liIgIrh inial S1iI1IDII l ..... dnIId ..... FUoI_ ~ 

Goods *' 
16. 25.1284 DarahIn UPOGI. Hoiw9I*I alllgDlWdnIId IlepnInII &ppInnFtU 

GoodI 

17 .. 25.12.2lX14 527 ~".. IJIIn. 1_._ ..... FUoIltwllll A.-s 
SIbdII _l1li 

18. 25.12.2004 DII*IIrt DIll 23115 SarnigIr S1IIkII MqIIIII'Ii 3 .... dnIId DIpIrnni FIlnalllllly DAR din 
GoodI I1IfI IrMd 

19. 21.12.D4 1lIIItnR 9112 Elip. ....... ... 1 IXlIdI darIIIIII DIpmnII F .... allIIIIy DAR din 
HIruRqIIh l1li iIIIId 

20. 02.01.2005 Derahn ~RNC ~ S ..... dnIId IlepnInII ~FIln AWII1Id 
GoodI BljrwlgW 

21. 04.01.2005 IlIrItrIen S79 ~ Pass. GorIId1U SIIIion Udinow T""'dnIId ..., flmal....., DAR din 
l1li IrMd 

22. OS.Dl.3X)5 DeratneIf D4 EJp. Khnnr-sampa DaIi l_dnIId ~ n:idInII II 

23. 09.01.2005 Urrnamad 2424 Elip. ImtIP ~ I Tilli dIIshad .. IlepIItnnnI FaUa 01 ahr hrI 
FIR_ 

1M! CIOSIilg KfAIgnrn .. nil ....., ... 
24. 10.01.2005 CoIsIon DieIi~ !WIlla Slab AnaIa DeaaI~'" I:lIipImInI Faol_ DAR idrl ... , caIdId .. 2137 ~ I11III i'iIIIId 

2131 ~ Mal II1II 

25. 12.01.200S DIIabn 822S Elip. Nap Slab 2 coadIIs dnIId IlIpnnI F ..... d_ DAR idrl ... iMd 

26. 12.01.2005 Urrnamad 102 On Pals. SIIInIIbIII- IzzIngw I Jeep dIIshad .. ~ F .... 01_ FJRIodgad 
IeveICIOSIilg ~ h. -.... 

'l7. 12.01.2005 lmIamad 8001 EJp. ~ NIIIIdIIIId 1 scocar dIhd DepamnI F .... 01_ RRIodgiId 
IM!~ .h. 

__ I11III 

28. 15.01.2005 DenIIneIt On MUG Mchd KIIaII- 5 .... 1i1111d ..... FIlBoIlliny DAR_ 
Goods ~ II1II iMd 

29. 16.01.200S Mamad 48S3 EJp. FUIaIf. 1 tar dIIIhad FIlnol....., DAR idrl 
1M crosq RaIaIgMrl ",h .. I11III iMd 

~. 17.0I.200S DeraNrI 4265El1p. HmMr SIIIirI IobadIbId I COld! dnIId ~ FIlnol_ AWII1Id ., 
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2 3 4 5 8 

31 17.0UOO5 

32. ZO.OUOOS a PIs. 

33 21.01.2005 

23.01.200S 

35. 5621 ~ 

24.01.2005 

37. 26.01.2005 

39. 30.01.2005 

40 30.01.2005 91115 Elip. 

41. 3101.205 

·Prime·facle findings. 
All figures are provisional. 

Banerjee Committee Report on Godhra Fire lnoident 

'42. SHRIMATI C.S. SUJATHA: 
SHRI ASADUDDIN OWAtSl: 

Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether a High Level Committee under the 
Chairmanship 01 Justice (retd.) U.C. Banerjee, cONllitutecl 
to inquire into the incident of fire on Sabarmati Elcpre88 
at Godhra station, has submitted Ita Interim report to the 
Government; 

(b) il so, the facts and details of recommendations 
made therein; 

(c) the names 01 persons and railway offlclal8 found 
guilty for the incident: 

7 B 9 

flblaI_ 
BIll 

Faal_ 
BIll 

FlAnol..., 

*' 

Faal.., 
l1li 

10 

(d) whether the present report Is contrary to previous 
reports submitted to the Government by different 
investigating agencies; 

(e) if so, the main differences between the .. reports; 

(f) whether the Govemment has taken any meaningful 
initiative In order to ensure impartial problem to put an 
end to paradox arising out of probe report of Banerjee 
Committee and Nanavati Commiaslon: 

(g) If eo, the details thereof; and 

(h) the final view takenlpropoaed to be taken by the 
Government on the Banerjee Committee report? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): <a) Yea, Sir. 
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(b) Conclusions and observations of the interim report 
are as under:-

(i) The fire on Sabannati Express on 27th February, 
2002 cannot but be ascribed to be an accidental 
fire which engulfed the coir, the foam and the 
latex available on berths coupled with the 
luggage of the passengers causing thereby the 
smell of burning and thereafter dense smoke 
culminating into leaping flames and not a 
deliberate attempted event. 

(ii) There has been a preponderance of evidence 
that the fire in coach No. S6 originated in the 
coach itself without any external input. 

(iii) The question of any miscreant activity does not 
and cannot arise. 

(iv) All is not well with Railway Safety as they should 
be in their approach in order to avoid any further 
untoward incident like the present one. 

(v) There has been failure on the part of the 
Commission 01 Railway Safety and Ralfway 
Administration to conduct a statutory inquiry into 
this accident. 

(vi) The response of Godhra Fire Brigade was not 
satisfactory . 

(vii) Failure of Government Railway Police hu also 
been adversely commented. 

(viii) Role of Railway Administration has been 
adversely commented for:-

(a) Not making any concerted efforts to praserve 
clues of the incidents. 

(b) Not giving due importance to this railway 
accident as this was considered to be 'a 
miscreant activity by Railway Administration 
without any inquiry. 

(c) Discrepancies in record keeping. 

(d) Not following up the specified practices at 
the time of railway accident like certification 
of track and coach fitness. 

(e) Failure of Railway Protection Force (RPF). 

(c) No Individual has been found guilty for the 
incident. 

(d) and (e) No other inquiry report from any other 
investigating agency has been submitted to the question 
of contradiction does not arise. 

(f) Nanavati Commission appointed by Government 
of Gujarat Is yet to submit Its report. There is, therefore, 
no question of any paradox. 

(g) Question does not arise. 

(h) No final view in this matter can be taken as this 
is an interim report. 

Crash of AII'CI'IIft 

-43. SHRI TAPIR GAO: 
PROF. MAHADEORAO SHIWANKAR: 

Will the Minister of DEFENCE be plea.ed to 
state: 

(a) the number of fighter aircraft and helicopters 
crashed . from November, 2004 onwards till date, dat. 
wile and place-wiee; 

(b) the 10158 of lives and properties as a reault 
thereof; 

(c) the amount of compeneatIon paid to the deceased 
family/affected civilians; 

(d) whether each accident has been Investigated; 

(e) H 80, the outcome thereof; 

(f) whether any inbuilt technical fault has been found 
in MiG-21 aircraft; and 

(g) If so, the rauone for not phuing out MiG-21 
aircraft? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): <a) to (g) The Defence Forcea have lost . 
four fighter aircraft and three heHcopters In the craehea 
since 1st November, 2004. The date and place-wise 
details are 88 follows:-
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Date Service Place Type of aircraft 

1. 1.11.2004 Air Force Nal (Rajasthan) MiG-21 (Fighter) 

2. 5.11.2004 Air Force Bareilly (Uttar Pradesh) MiG-27 (Fighter) 

3. 9.11.2004 Air Force Gwalior (Madhya Pradesh) Mirage-2000 (Fighter) 

4. 30.12.2004 Air Force Bagdogra (West Bengal) Cheetah (Helicopter) 

5. 4.1.2005 Air Force Nal (Rajasthan) MiG-21 (Fighter) 

6 1.2.2005 Air Force Jamnagar (Gujarat) Chetak (Helicopter) 

7. 18.2.2005 Army Siachen (Jammu & Kashmir) Cheetah (Helicopter) 

The Defence Forces have lost one pilot in the 
accident at Gwalior that took place on 9th November, 
2004. However, there was no casualty/damage either to 
any civilian or any civilian property in any of these 
accidents. 

A sum of Rupees Five Lakhs has already been 
sanctioned as Ex-Gratia to the family of the deceased 
Indian Air Force (IAF) pilot. Other compensationlbeneflts 
are being processed as per existing rules. 

Each aircraft accident in the Defence Forces is 
investigated through a Court of Inquiry. Of these 88¥8n 
accidents, two were due to Human Error, while in the 
remaining five cases the Court of Inquiry is stili under 
progress. 

All accidents, including those involving MiG-21 aircraft, 
have been investigated thoroughly. However, no in-built 
technical fault has been found. Therefore, the question 
of premature phasing out of this aircraft from the IAF 
fighter inventory does not arise, at present. However, MiG-
21 aircraft will be phased out 'in a planned manner by 
the year 2017. 

Steps to Minimise Impact of Riling Crude Price. 

'44. SHRI BASU DEB ACHARIA: 
SHRI PANKAJ CHOWDHARY: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Government has taken any steps to 
minimise the impact of rising international crude prices 
on domestic oil prices; 

(b) if so, the details of steps taken to ensure stability 
of petrol and diesel prices in the country; 

(c) whether any action has been taken to modify 
present duty structure on oil; 

(d) if so, the details thereof; 

(e) whether the Govemment Is also considering long-
term supply contract with Oil producing countries; and 

(f) if so, the steps taken in this regard so far? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (d) Govemment have taken a 
number of fiscal measures to contain the impact of 
unprecedented rise and volatility of increase in 
international prices since late 2003learly 2004, distressingly 
escalated since mid-2004. Effective 16.6.2004, excise 
duties on petrol, diesel and domestic LPG were reduced 
by 4%, 3% and 8% respectively. Later, effective 
19.8.2004, the excise duties on petrol, diesel and PDS 
Kerosene were reduced by 3%, 3% and 4% respectively. 
Also, customs duties on petrol, diesel, PDS Kerosene 
and Domestic LPG were reduced by 5% each. In the 
Budget 2005-06, the following changes have inter alia, 
been announced effective 1.3.2005: 

Customs Duties 

Reduction in customs duty on crude from 10% 
to 5%. 

Reduction in customs duty on domestic LPG 
and PDS Kerosene from 5% to nil. 
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Reduction in customs duty on other petroleum 
products were from 15%-20% to 1 COk. 

Excise Duties 

Reduction in excise duty on Domestic LPG from 
8% to nil and on PDS Kerosene from 12% to 
nil. 

In nddition to these fiscal measures, the following 
administrative measures have been taken: 

(i) PDS kerosene and domestic LPG are subsidized 
products. In addition to Govemment subsidy, 
public sector oil marketing companies (OMCs) 
have been sharing the burden by not passing 
the full increase in the international prices in 
the domestic consumer prices of these products. 
Under-recoveries on this account are estimated 
around Rs. 18,00, crore in the current fiscal 
year, 2004-05. 

(ii) There has been no increase in the price of PDS 
kerosene since April 2002; Diesel and LPG 
prices have been frozen since midnight of 
4/5 November 2004; and of petrol since midnight 
of 14115 November 2004. 

(e) and (f) The Government does not contract 011 
supplies. The oil companies enter into crude 011 supply 
contracts with the companies of the 011 producing 
countries. The terms of such contracts, including the 
duration, are finalized on commercial considerations. Within 
the framework of overall Govemment policy in this regard, 
the bulk of our oil imports are effected under long-term 
supply contracts. 

Setting up of Regulator for Aviation Sector 

*45. SHRI RAJESH VERMA: 
SHRI HARIBHAU RATHOD: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Government is considering setting 
up a separate regulator for the Aviation Sector; 

(b) if so, the details thereof; 

(c) the main role of the proposed Regulatory 
Authority; and 

(d) the time by which It is likely to be set up? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) 
Government is conatdering to Ht up Airport Et."Onomic 
Regulatory Authority. The proposed regulator is inlefl-8/1s 
expected to deal with tariff and service standard at 
airports. 

(d) The setting up of the Regulatory Authority win 
require an enabling .Ieglslation which is likely to be 
introduced in the Pariiament shortly. 

Pennl •• lon to foreign BroMee.tera for 
Upllnklng from India 

*46. SHRI PAWAN KUMAR BANSAL: 
SHRI KIRTI VARDHAN SINGH: 

Will the Minister of INFORMATION AND 
BROADCASTING be pteased to state: 

(a) whether the Govemment has permitted foreign 
broadcasters to uplink TV Channels from India; 

(b) If so, the details of the conditions prescribed In 
this regard; 

(c) the names of the companies which have been 
granted such permission and the channels operated by 
them with the type of the contents of each channel; 

(d) whether there are reports that some companies 
are bypassing the procedures and guidelines; 

(e) if so, action taken by the Government against 
these companies; 

(f) whether Industry has requested the Government 
to relax guidelines and follow Foreign Institutional 
Investments (Fils) in new channels; and 

(g) if so, the reaction of the Government thereto? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (8) to (e) A company with 100"1ct 
foreign equity is eligible to seek permission to uplink 8 

Non-News & Current Affairs Channel, whereas in the case 
of News Channels, only Foreign Direct Investment is 
allowed up to 26% of the Paid Up equity. The 
Government has, 80 far, permitted 15 Indian companies 
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to uplink 56 channels, with varying percentages of foreign 
equity, the details of which are given In the enclosed 
Statement. 

As per existing uplinking policy, non-News & Current 
Affairs TV channels are permitted to uplink from India, 
irrespective of their ownership, equity structure or 
management control. This is subject to fulfilment of 
eligibility criteria and adherence to various terms and 
conditions including, programme and advertisement codes 
prescribed under the Cable Television Networks 
(Regulation) Act, 1995. 

For News & Current Affairs TV channels, the eligibility 
criteria require, inter-alia, that: (i) Foreign Direct Investment 
(FDI) in the applicant company shall not exceed 26% of 
the paid-up Equity; provided the equttv held by the largest 
Indian shareholder is at least 51% of the paid up equity 
excluding the equity held by Public Sector Banks and 
Public Financial Institutions as defined in Section 4A of 
the Companies Act, 1956; (il) At lest 314th of the Direc:tora 
on the Board of Directors and all key Executives and 
Editorial Staff shall be resident Indians; (Iii) the 

repreaentation on the Board shall as far as possible be 
proportionate to the shareholdlng; (Iv) CEO of the 
applicant company and/or Head of the channel shall be 
a resident Indian; (v) The companies are required, to 
adhere to the programme and advertisement codas. 

The complete uplinking guidelines for private TV 
channels are available on this Ministry's website (http:// 
www.mib.nic.in) 

The permission to uplink TV Channels is granted to 
a company, after scrutinizing its application in terms of 
eligibility criteria, including foreign investment norms. As 
of now, it is not mandatory for channels, which are viewed 
In India, to be uplinked from India. A number of 
companies running News & Current Affairs Channels 
currently do not conform to eligibility criteria and have 
been given permission to ensure compliance to the equity 
norms by 31st March 2005. 

(f) Yes, Sir. 

(g) The malter is currently under examination. 

Name of Company Channels having 
News Content 

Channels not having 
News Content 

1. ATN International Ltd. 

2. Broadcast Worldwide Ltd. 

3. Coxwain Technologies 

4. Intelevision Ltd. 

5. Jain Studios Ltd. 

6. Jeevan Telecasting Corp Ltd. 

7. MCCS Ltd. 

8. New Delhi TV Ltd. 

2 

Tara Bangia 

Jain TV 

Jeevan TV 

Star News 

NDTV 24x7 

NDTV India 

NDTV Profit 

3 

Ahimss8 

Tara Marathi 

Tara Punjabl 

Tara Gujarati 

Sursangeet 

SS Music 

Num TV 

Splash TV 
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9. Sky (B) Bangia Pvt. Ltd. 

10. Sri Adhikari Bros. TV. NIW Ltd. 

11. Softline Broadcasting Pvt. Ltd. 

12. Tanu Health Care Ltd. 

13. Television Eighteen India Ltd. 

14. TV Today Network Ltd. 

15. Zee T elefilms Ltd. 

PHALGUNA 18, 1926 (&irks) 

2 

Akash B 

SASe TV 

CNBC) TV18 

Aaj Tal< 

Deihl Aaj Tak 

Headlines Today 

Mumbai Aaj Tak 

Alpha Bangia 

Alpha Bharati 

Alpha Gujarati 

Alpha Kaveri 

Alpha Krishna 

Alpha Marathi 

Alpha Punjabi 

lee Newa 

3 

Sadhna 

Care TV 

Aapka 

Action Cinema 

Alpha Punjabi UK 

Bha;an 

Classic Cinema 

Commedy TV 

Deihl TV 

Golden Cinema 

Jagran 

Khoj TV 

Mansi 

Premiere Cinema 

lee Cinema 

lee Cinema UK 

lee Intemational 

lee Music 

lee Music UK 

lee Sports 

lee TV 

Zee TV SE Asia 

lee TV South Africa 

lee TV UK 

lee TV USA 

50 
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Financial As.lstance under 'An Integrated 
Programme for Street Children' 

·47. SHRI B. VINOD KUMAR: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(al the financial assistance allocated and released to 
different States/UTs, local bodies, educational institutions 
and the Voluntary Organisations/NGOs under the 'An 
Integrated Programme for street children' during each of 
the last three years and the current year, State/Union 
Territory-wise and VO/NGO-wise; 

(b) the actual amount utilized under the scheme 
during the said period; 

(e) the number of street children rehabilitated under 
the programme during the said period, State/Union 
Territory-wise; 

(d) whether any performance appraisaVevaluation of 
the programme had been carried out to improve its 
functioning; and 

(e) if so, the details thereof? 

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRIMATI MEIRA KUMAR): (a) and 
(h) Under the Scheme "An Integrated Programme for 
Street Children", financial assistance is not allocated State/ 
Union Territory-wise and NGO-wise. The amount released 
to each State depends upon the number of complete 
proposals received, receipt of utilization certificates and 
the Budget Provision. However, the total amount allocated 
and released under the Scheme is as under: 

(Rs. in crore) 

Year Budget Estimates Amount released 

2001-02 10.80 8.06 

2002-03 11.00 11.00 

(Revised Estimates) 

2003-04 9.90 9.90 

2004-05 12.55 9.04 
-_._ .. -----_._-------------

The details of assistance released during the last 
three years and the current year, State/Union Territory-

wise and NGO-wise are given in the enclosed statement-

I. The actual amount utilized by most NGOs is same as 
the amount released to them during a particular year. In 

cases where unspent balance is left at the end of year, 
the same is adjusted in the assistance released during 

the next financial year. 

(c) The details of number of children benefited under 
the scheme by way of facilities such as shelter, nutrition, 
health care, education, vocational training, recreation and 
in some cases, restoration to families or referral to long 

term institutional care are given In the enclosed statement-
II. In addition to the above beneficiaries, a large number 
of children have benefited by way of the Childline service 

which is also being assisted under the Scheme. Childline 
is a 24-hour toll-free telephone service which can 

be accessed by a child in distress or an adult on his 
behalf. 

(d) and (e) Yes, Sir. All the projects being assisted 
by the Ministry are inspected annually. The funds are 
released to the organisations only after the inspection 
reports are found satisfactory. An "evaluation of welfare 

programmes for street children in Delhi and Uttar Pradesh" 
was also conducted in 2003-04 for the Ministry by "The 

Organisation for Applied Socia-Economic Systems (The 
Oases Society)", New Delhi. The broad findings of the 
study are as under: 

(i) There is need for allocating additional money 
for better nutrition for children. 

(ii) There is a need for training and orientation of 

staff running these projects as well as 
sensitization of police personnel on child 
rights. 

(iii) There is need for concerted efforts to check 
children joining the ranks of street children 
through poverty alleviation prQgrammes, women 

empowerment and increased health-care and 
education facilities. 
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SIIItImM7t I 

Anancial Assistance Rsl88sed to diffslflnt NGGs undsr ths schstn6 ~n Intsgnltsd PlOfII1Imms 
for SltNlCllildlWl' SIlIMllUnion TSI'IiIofy-wi8tI 

SI. Name of the State! Name IKId address of the Organization Name of 2001~ 2002.00 2Ofl3.04 2004-05 
No. Union T enitory Project (til 28th 

February) 

2 3 4 5 6 7 8 

1 Andhra Pradesh Navjeevan Bala Bhavan, Poomanandllmpel, StI88I 0 14.39 11.5 0 
Vljayawada-520003 ChiIdnIn 

2. Andhra Pradesh SKCV Chlldrens Trust, Santoah Shavan, Opp. StnIeI 0 14.03 6.43 0 
Press Cltm, Gandhinagar, Vqayawada-520003 ChildI8ll 

3. Andhra Pradesh Ulban and Rural DeveIoprner4 Society, India snet 0 6.63 0 0 
(URDES), 1-9-111313011/C. StI88I No.6, ChiIdrIn and 
Dayanandanagar, Vldyenagar, Childine 
Hyderabad-52OO4 

4. Andhra Pradesh Society for Integrated Development i1 Uiban and StI88I 0.64 3.1 5.99 1.61 
RUllI Area, (SIDUR) 14412 RT. Vljay Nagar ChiIdt8n and 
Colony. Hydellbao-500057 cntdIne 

5. Andhra Pradesh Golconda Uiban and Rural me. Development StraeI 6.58 4.34 4.46 4.5 
Society (GUARDS), H.No. 6-&41OJB. BeIIild ChildI8l1 
Pragya Tools Ud., Gandhinagar, 
Secunderabad·500090 

6. Andhra Pradesh Jagl\llhi Educational & Community Development Street 4.48 4.5 5.83 4.93 
SocHty, 1·1·16-12·A/D (Plot No. 384) Jawahar CNIdMn 
Nagar, ChikkadpaIy, Hyderabed 

I. Andhra Pradesh Karuna Society, H.No. 13-6-828130 Bapu Street 0 0.84 0.84 2.98 
Nagar, Meh<ipaInam. Hyderabad. Chiklnln 
ArdIra Pradesh 

8. Andhra Pradesh Kolhapet Mahila MandaIi, Pothuraju Chowk, Street 13 8.37 8.37 8.37 
Kothapet, GIIItur·522001 ChiIdI8l1 

9. AndlnPradesh Sri Ver*aleswar MIhiIa Mandali, D.No.·s.s. Straet 13.65 72 7.48 7.48 
11/3. W, Prodiapet, GIIlIur·S22002 Chldran 

10. Andhra Pradesh Urban and Rural Development Mission. SIraeI 0 17.5 8.96 8.96 
Munnangi Brahma Reddy Bhawan, Opposite ChiId!en 
Rotary Cornnulily HaU, NarasaraopeI Road, 
Chibkaluripet, Guntur. Ancllra Pfadesh.522616 

11. Andhra Pradesh Ulhodaya Yuvajana SemkIIIhema Sangham, 4th SIIIet 0 1.48 2.97 2.97 
Lane, Gunlurivari ThoIa, ~, AncIva Pradesh ChiIdIIn 

12. Andhll Pradesh NiImaIa Hrudaya Seva SanIIIIan 9raeI 0.93 3.7 2.52 1.29 
Phirangipuram, Guntur, ArdmI Pladesh CtiIdn!n . 
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13 Andhra Pradesh Star MahiIa MandIIi, HN. &-2·295, RahimpIn Street 0 1.24 1.49 2.98 
Street, VMIage & P08I-Koratla Karim Nagar, CIWIdntn 
ArdIII Pradesh 

14. Andhra Pradesh Nav 8haraIha Educational ScoeiIy KVS Colony, Street 0.73 2.82 2.89 3.73 
Kothapet Dhone, KumooI, Andn Plldesh Children 

15. Andhra Pradesh Dakshila 8haraIa Rural Development Society, Str8et 3.97 2.89 3 
Kammavari PaIem, Nadigama MandaI, Krishna ChlIdran 
District 

16. Andhra Pradesh Himagiri Rural Development Society, D.No. 7fl·A, Strael 3.98 4.09 6.13 
Gm PaIem, Ranastalam UandaIam CIiIdren 
Srikaldam, Andhra Pradesh-532407 

17 Andhra Pradesh Vrveka Educalional FoundItion, PAMUR, Street 0.75 0 5.94 1.5 
Prakasham District, AncIn Pradeah CIiIdr8n 

18. Andhra Pradesh Navodaya Seva Sangam, H.No. 107, NeIajI Road, Street 0 2.79 3 2.99 
Jadchirala, DiBII. MahabIDIagar Children 

19 Andhra Pradesh Child FMdation 01 Irda, Plot No. 120, 39-5-30, Street 8.35 7.01 5.61 4.1 
Murali Nagar, Visalchapalnlm-530007 Children 

20. Andhra Pradesh Visakha Rural Development Society, 1-4-14, 9Ir8eI 12.3 6.07 6.86 3.6 
Gandhinagar, Vishakhapalnam CIiIdren 

"1 Andhra Pradesh Sews Bank, D. No. 49-11-4, laIiIha Nagar, Street 8.77 5.07 4.21 421 
Vishakhapatnam-530007 Children 

22. Andhra Pradesh City Educational Society H.Ho. 32-41·19 Street 0.74 2.97 2.97 3 
Revenue Colony, Vljaywada ChIkhn 

23. Andhra Pradesh Priyadalahini Service Organisation, D.No. 45-56-9, Street 2.59 4.5 4,48 4.48 
SaHgramapuram, VII8khapaInarn Children 

24. Andhra Pradesh Nagesh ViIage Development Sanstha, 2nd Street 0 0.75 2.87 2.93 
Metro Buiklng, KN Road, T adepaIIigudam, West ChIkIIIn 
Godavari, Andhra Pradesh 

25. Andhra Pradesh Slae Krishnadevaraya Yuvajana SIngham SbeeI 025 2.98 2.81 2.83 
Dommaranandyala, l.akshmi Nallinha Children 
Nagar, Cuddapah, Andhra PIIdesh 

26 Andhra Pradesh B.A. Satya Nariana, Orphanage ThIpoYanem S1rIet 0 0.74 2.94 2.97 
Chi1toor, Ancha Pradesh CNIdNn 

27. Andhll Pradesh Divya Disha, Rat No. 21, Meghna Mana, 0kI QIId liIe 0 B.9 0 4.86 
Lancer Lane, Secundeflbld.S00028 ProjId 

28 Andhll Pradesh NAlSAR UniYersity of Law, 3-4·761 CtiId h 0 1.48 0 0 
.Barkalpura, Hyderabad, AncIn Pradesh PnJjecI 
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2 3 4 5 6 7 8 

29. An<I1ra Pradesh Confederation ~ VoIu1IaJy AIIociation, H.No. Clild I..iIe 0 0 0.53 0 
20-4-10, Near Bus Stand Channinar Hyderabad, Projec:l 
AncIn Pradesh 

30. Andhra Pradesh DepI1. ~ Social WOIk, Anctn Univeraily, ChId I.ile 1.82 1.1 0.81 0.57 
VI88khapaInam 

31. Andhra Pradesh PriyadarUli Service 0rganIsaI0n, ChIld l.iIe 5.05 6.12 2.16 4.32 
VISIkhapatnam 

32. Andhra Pradesh FOIIITI for CI1Id R9*, V~wada CI1Id I.iIe 5.45 4.96 2.86 3.72 
Total (Rupees In Lakhs) AncIva Pradesh 86.08 154.45 124.56 105.01 

33. Assam Inciln COIIIc:iI lor ChId W...,., G.N. BordoIoi SII88I 11.3 10.87 10.65 8.22 
Road, Ambari, New Govemmenl Emporium, ChiIdr8n and 
Guwahati-781 001 CNIdIne 

34. Assam Sadua Asom Gramya PuIhibhIraI SamIl SIJeet 0 1.23 0 2.46 
T alia Patty, C/lanmari Road, PO HaIbar Goan, ChiIdntn 
DisIricI NagIon, Aam 

36. Assam Salesian Sisters ~ Noftt.EaIIem 1nIia, Provincial Street 0 0 0 
House, St. Mary's ConYarf MIIIgaon, GuwIhaIi, Children 
Assam 

36. Assam Gram VIkas Pariaad, RsIgiIo PO .lIInamIIr, 8tJMI 0 0.75 0 4.26 
DisIricI Nagaon, Asaam ChiIcIIIII 

37. Assam National InsIiIute 01 NIle Coope/ation & Child ChId l.ite 0.96 0.38 0 1.63 
Development, NoI1h Eutem Regior8 CenIrI, Project 
Jawahar Nagar. ~ Guwahati, Aes.II 
Total (Rupees in lakh) Assam 12.26 13.03 11.85 16.57 

38. Bihar L.aI BahadII' Shatri GIIIIIin Vikas PraIiaIhIn, StIIII 0 0 0 
F-41, People's CoopeIIIMI Colony, Near Waler Childran 
Tower, KriaIbagh, PaIna, BIhar 

39. Bihar Sal Salcha, JanIa Rest House PaIna-8OOOOI. CIiId lile 4.74 2.43 5.01 62 
Bihar 
ToIII (R'4J8IS in Lakh) Bihar 4.74 3.43 5.01 6.2 

40. GujaraI DiIha OIl8han Sew Trust, 89, PumkIrIj, Society, Street 5.08 7.91 0 9.45 
Part·l, ~, AhrnecIIbed·380016 ChiIdran 

41. Gl4irat Andh Apang KaIyan Kendra, JanIanagIr Road, S1reeI 3.58 9.6 5.89 5.94 
Ghalloda. Ahmedabad Chikhn 

42. Gujaral Akhand JyoI Fot.IIdaIIon, F~ Gam, BJH Sbeet 8.64 4.32 9.75 0 
Poice Chowky, Fate. PIIIdi, Childr8n 
Ahmedab8d-380007 
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43. Gujarat K.H. Jan! Charitable TRIll. E-", New S1nIII 6.85 14.53 4.5 0 

Ginllarpalk. Opp C.N. H9I School, AnmawaII, CIiIdIan 
Ahmedabad-3B0006 

44. GUlaral Indian COIIlCI lor Social WeIart, MIJlicipaI Bel Street 4.5 3.53 7.95 0 
Bhavan, PaIdI, Ahmedabad-380007 CIiIdren 

45. Gujaral Rachnatmak Abhigam TRIll, "Hardik" Prema Street 4.5 8.01 9 0 
P8Ik Society, Opposite loG. Hospital, Marinagar, ChiIdnIn 
AhmedIbad-380008 

46. Gujarat PIIani Sheri Seve SaI91, 1453, Pragati Chowk, StIeet 4.5 16.02 7.83 0 
Near Gayakwad HewIi, Ralhad, Ahmedabad Clildran 

47. Gujarat Aayush Foundation, 0/4, Panchvali ApartmenIs, Street 0.74 2.97 1.49 0 
At Panchvati Cross Char rasia, EIiIh Bridge, Clildran 
AmbawacI, Gujaral, Pin 380006 

48. Gujaral Dr. Shim Rao, Charitable Trust, B.A. geneIII Street 0 0.75 0 1.24 
Hospital Last Bus Stop KaIapinagar, AhmedabId ChIdIen 

49. Gujarat Baroda Citizens CMcII, Above Health t.bIun Street 8.52 8.27 13.88 5.8 
Sayajibaug, Baroda·3!lOOI8 ChIdran II1d 

CItine 

50. Gujarat Vikas Jyot Trust, Nag8JWOdlI Chor Rasta, Behind Street 6.14 4.37 12.49 0 
Bharat Aoor Mill, Vad0dft.390001 ChIdIIn 

51. Gujarat Shishu MlIap, " Sllrihari Apa/1menIs, Behind Street 3.32 3.32 0 0 
Express Hotel, Alkapuri, Baroda·380007 CIiIdran 

52. Gujlrat Sahyog Charitable Trust, Cl14·15, Bhagyoday Street 7.39 0 20.91 8.74 
Complex, GaMB Refianry Road, Vadodara·390016 ChIdran 

53. Gujarat Sri Purjll Memorial Trust 215, Prakash Society Straet 4.67 7.98 13.55 9.33 
Opp. Ninnala Convent School, RajkOl-360001 Chlldran 

54. GUlarat NaV888ljan Xavier Gel lor Human Development, Straet 3.73 2.14 6.83 1.84 
Near RJ.O., Ring Road, Surat·395001 Children 

55. GUlarat 0eptI. of Social WorIt, M.D. Samaj Seve Child I.ile 1.89 0.84 1.12 0 
MIhavidyeIya, Usmanpur 

56. Gujarat Atwnedabad Study Action GI'OI4I, Kashmira Child I.ile 2.49 4.84 3.57 1.95 
Chamber Behind Popular House, NIYJ'IIl!IPII8, PIojed 
Ahmedabad 

57. GujarIt FaWIy of Social Wen, M.S. UniYarsIIy, ChId I.iIe 1.82 1.15 1.16 0.58 
Fatehganj. Baroda 

58. Gujarat Sa/swatam, P.o. Box No. 07, Mandi, Kutch, CIiId 1.ile 0.44 0 0 0 
Gujarat-370485 
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2 3 4 5 6 7 8 

S9. Gujalll JInapaIh, 1338, KIIijdaw80 Va MIIhakaII ChIld Lila 0 1.51 1.08 0 
GMn Ahmedabad, ~ 

Total (Rupees in LaIch) ~ 77.78 101.86 120.58 44.87 

60. Goa Goa Salesian Soc:iety, Don Bosco High School, Child Une 2.04 3.97 0 6.42 
Panap-403001 

61. Goa Ninnala Education Society, Ninnala Niwas, Child Une 1.82 1.09 1.1 0.56 
AItinho, Panaji, Goa 

62. Goa V'IkaIp, P.B. 345, Margoa CNId Line 0.26 0.72 0.42 0.29 
Projet1 

Total (Rupees In Lakh) Goa 4.12 5.78 1.52 7:If 

63. Haryana AkhiI BhBl1iya Swami AgyMdeo Samaj UIhan Street 0.25 a 0 0 
Samlli, Rohtak, Haryana Children 

Total (Rupees in LaIdI) HIIyIna 0.25 0 0 0 

64. Jammu & Kaslvnir Vasudhaiva KuIIInbakam Welfare Society, Neill SlIM! 5.96 3.61 2.23 0 
Ghar, Kadihi Chawni Jnnu (Tawll-180001 ChiIdI8n 

Total (Rupees in Lakh) Jammu & Kashmir 5.96 3.61 2.23 0 

65. Jharkhand Chhotanaglur Sanekritk San;I, Joganath Nagar Child Une 0.07 0 0,96 0.27 
Dhruwa, Ranchi-834004 

66. Jharkhand SAMADHAN, 2Kl91 Bariatu Housing Colony, Child Lila 0 0.41 0.58 0.29 
Ranchi, Jharkhand 

67. Jharkhand Xavier Institute 01 Social SeMoe PB No. 07 ChIld Lile 0 1.48 0.94 
~rug~~,~,~ PIOject 

68. Jharkhand Y OIIlg Men's Christian Auoc:iaIIon, Johanriean ChId Line 0 0.87 0.99 3.94 
building, Cld H.B. Road, Ranchi, Jlarkhand 

Total (Rup811 in LaIdI) JhaIIchand 0.07 2.76 3.47 5.5 

69. Kamataka YOIJIg Men's Christian As8oc:IaIion, (YMCA) 66 Street 6.94 6.71 7.69 12.84 
Inlantry Road, BangaIoIt-56OOO1 CItiIn 

, 70. Kamataka Mythri Sarva Seve SamiIhi, No. 373, Hundred SInIeI 0 0.71 0 0 
Feat Road, HAL 2nd Stage Indiranagar, CIidren 
BangaIo!e 

71. Kamataka Baswa l<alya SamIIi, KoIgyoI, Post Nillur M StraeI 0 1.25 2.72 1.49 
TaIuqa·BhaJki, DistrictBidar, Kamataka <lIIIdIIII 

. , 
72. Kamltlka Sri Mailri MahIIa Mandel &I MaiIri AssodaIion, .. . 8.98 8.98 8.118 8.98 

Sugar Factory Road, Doddabethi Post, Children 
Oavengere DistI. 
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73. Karllllaka Sri ShakIhi Association, GIar, Harihar, StIIIt a.33 7.83 8.88 
Omngere Oistt. ChiIchn 

74. Kamataka AMIptnna AssociaIion, Chiramani Nagar. SInIet 0 2.45 2.72 2.98 
Harihar, Davengere, KamaIaka Clildlen 

75. Kamataka Sharda NIIetlll, Sharda NleIan Road, Roope SI!eet 0 0.75 0 0 
Nagar, U.K. Hally, MysoJe, KamaIaka ChIkhn 

76 Karnataka Sri Surabee MahIIa MnaH, Shinoga, Kamataka ShIel 0 0 0 1.88 
Chikhn 

77 Kamataka YOIIlg Mens ChrtstiIIl AaaociaIion, Manga/oII CIIId l.i1e 3.57 3.37 1.79 3.78 
Project 

78 Kamataka School 01 SocIal Work, MangIIore, KamaIIka Child l.i1e 1.42 0.88 1.01 0.51 
PlOjacI 

79. Karnataka National Institute 01 Mental Health and Nuo ChIld l.Ile 0 0.87 0.59 0 
Sciences, Post Box No. 2900 Heaur Road, PlOjacI 
Bangatore, Kamataka 

80. Kamataka Bangalore Oniyavara 8M CooIa, Boaco Child l.i1e 0 1.65 4.19 1.96 
Yuvodaya. 91-8 8th Cross Gandlinagar ProjacI 
Bangalore, Kamataka 

81 Kamataka Association for promoIIcn 01 Social ActIon, ChId LiIe 0 1.SS 0 4.38 
NAMMANE VImanpura, 8angaIore, KamaIIka PIOject 

Total (Rl4*S in lakh) KaNtaka 29.89 37.5 37.52 47.74 

82. Kersls Association for Welfare 01 Hancicapped, Street 7.68 3.93 14.45 12.57 
P.B. No. 59, 17/194-A, M. 8qIB8 Complex, ChIIdIII1 and 
Pavarnani Road, CUaJI-873001 CIiIdIne 

AJ Kerala Farook Colege, P.O. Farook College, Kozhykode, ChIld l.i1e 0 0.88 1.01 1.58 
Kerala 

84 Kerala Loyola Extension SeMC88 SI8ekariyMl, Child l.iIe 1.58 1.14 1.18 0 
Thiruvananlhapural17 Project 

85. Kerala Trivandrum Don Bosco VeeduSociety, Child l.i1e 3.88 4.32 2.16 4.32 
Trivandrum 

86. Kerala TrivandlUm SociaJ Service Samtti, Trivlndltlll CHId l.Ile 0.22 0.73 0.19 0.35 

87. Kerala Rajgiri College 01 Social Sciences, KalaIl188Oll, Cochin Child l.iIe 1.82 1.12 0.58 1.17 

38. Kerala Don Bosco Snah BhMn, PoIkruIhi, CocIin ChIld LiIe 6.08 3.7 2.18 8.4 

89: Kerall St.Christina-HoIy Angles Hame, Nazhy, Child l.iIe 0 O.aT 8.75 3.76 
Trissur, Kne 
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00 i(erala VIIIIIIIa CoIege, VmaIa ConIIu*y ExtenaiGn ChId I.iIe 0 0.69 0.51 1.07 
Cent"" Engineering CoIIge, P.O. TriIsur, KerIIa Pmject 

91. Kerala Hilda Trust, PB No. 9 Mysore Road, YIan CNId Lila 0 0.69 0.5 1.5 
Bethery, Wayanad, KeraII 

92. Ker. JV AlA, Manded KaIpetia. NoI1h Wayanad, KIIIla CNid Lila 0 0 1.1 1.88 

Total (R14*16 in LaIdI) Kna 20.25 17.87 27.5 34.6 

93. Madhya Pradesh Seva Bharati 'AARADHAN' SadarpuI1, UjaIn, M.P. Street Children 0 1.38 3.08 0 

94. M8!Ilya Pradesh Seva BhanIi, MacI1ya BharaI, MaIIU CINya Street 0 0.06 0.57 0 
Swami RamtiIth Nagar 0pps0IIe MaIda MIl, Chldren 
Hosangabad Road, Bhopal, MacIIya PI1Idesh 

95. Madhya Pradesh AARAMBH, EUaIion n Comnu1iIy Child I.iIe 3.18 3.78 2.01 4.08 
Development Society, CorproaIe Office: 53-C, Project 
Indrapuri (BHEL), Bhopai-462021 
Reg. Office: 184, Bhal'll Nagar 
(BHEL), BhopaI-482021 

96. Madhya Prdesh The Bhopal School of ScoiaI Sciences, Child Lila 1.14 1.11 0.61 1.14 
HabibgInj, BhopaI-482024 Ptojed 

97. Madhya Pradesh AIushi Society, 96-9A, Sakal Nagar, BopaI, MP Child Lila 0 0.1 0 0 
98. Madhya Pradesh Lok Blradari Trust, Indore ChIld Line 5.06 424 1.78 5.42 

Project 

99. Madhya Pradesh Indore School of Social WOIk, 14 Old Sihore Child Lila 1.83 0.99 0.52 0 
Road, IndoIII 

T otll (R\4lIeS In lakh) MadI¥a Pradeah 11.2 11.68 8.57 10.64 

100. Maharashlra Salaam BaIaak Trust, PT Welfare Centre Asha Street 5.87 4.5 9 8.95 
SIdIrI, Marg Ulnar KhIcI, MIIItai ChiIchn 

101. Maharashtra Society UndeItaking for Poor People's onus for Street 1.8 0.9 1.31 0 
Rehlblltation (SUPPORT), ad ew:: Office, 2nd CIti8n 
Floor, Vakola Mllket, Nehru Road, 
Santacruz (EaI), MIInbaHOOO55 

.102. Maharastllra The' Vatsalya Foundation, King GeOIge V· Street 5.51 5.19 3.69 9.19 
Memorial, Dr. Moaes Road, .unbai-400011 ChIldren 

103. Maharash1ra Tata lnaIIIuIe of Social SeMce (TlSS), PB SIIIII 0 2.42 0 0 
No. 8313, Siofl. T rombIy Road, Deonar, eNId,," 
MumbaHOOO88 

.j(I'", 

104 Ma~ Child Lila Incia FOIIIdaIion, Nana Chowk, InIpecIioo 2.84 2.61 0 0 
t.mcipaI, 2nd Floor SchOol, F8IM Bridge, Near of SC ProjecIs 
GIani Road Station, t.\Jnbai 
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105. Maharaehlra Aping Va Niradhal Bahwddeehiya . SIIIeI 12.32 20.12 11.54 lUI 
~ Sanstha, Zingabadi Tokali Road, ChiIdNn 
Nagpur-440030 

106. Maharashtra Sandhi Nlletan, ShikshIn SanaIha, Wadgaon, S1reeI 0 124 0 0 
T aIuqua Mukhed, Nanded, Maharashlra Children 

107. Maharashtra KhaIIIl Minority Women's Social Welfare & SIraeI 0.74 0 0 0 
E<Ncation Society, 534 MHB Colony, MaIegaon, Chldren 
NasIk, MaharaIhtta 

108. Maharashtra SNEHALA VA, InIronI 01 ChiIrI Cilema, Near Child LiIe 0 0 1.1 1.83 
MIIIicipaI School, No. 14, Ahmednagar, PIojecI 
MahaIuhtra 

109. Maharashtre AkaJkot EducaIIon SodeIy, New P*, Child LiIe 0 0.87 3.81 1.58 
Compould, Akalko1, Maharashlra PIOject 

110. Maharashtra Aputki Sama/ Sews Sanatha Aurangabed, ChId LiIe a 0 2.04 0 
MIharashtra 

111. Mahara&htre Walchand College 01 Arts & ScIences, Walchand Child LiIe 0 0.88 0 1.05 
Hirachand Marg, Aahok Chowk, SoIapII', P!oject 
Maharashlra 

112. Maharashtra Media Mattars, 40C Sal Section, AmbemaIh eNId LiIe 0 0.88 0 1.21 
KaIyan, MaharashIrII 

113. Mahara&htra MMRAE, DeVld Singh Kishwai, Room No.8, Child Line 7.29 4.79 0 0 
Go/ibar, Behind AdatIh AIIIt., Santacruz (E), Project 
MurnlJai.4OOO55 

114. Maharashtra AASARA, Near PrafuI Nakhawa ChawI, CNId LiIe 0.74 0.35 0.74 0.78 
Chandani Kouwada, Thane (East~3 P!oject 

115. Maharashtra Childtine Irda Foundation (QIIch CermI Child LiIe 11.03 79.03 34.39 27.6 
Development and Support Cell) Nana Chowk Project 
Municipal School 2nd 1Ioor, Frere Bridge Low 
level, Nana Chov.t, Near Grant Road Station, 
Mumbai-400007 

116. Maharashtra Hamara Club, C/o Tala InstiIute 01 Social Child LiIe 0.39 0.39 0.78 0.39 
Services, Post Box No. 8313, Sion-Trombay Project 
Road, Oeonar, MIIIIbai-400088 

117. Maharashtra PRERANA, C/o Priti PaIkar KamaIhipina ~ I.i1e 0.39 0.74 0 3.29 
Municipal School, 7Ih Lane, Sukhlagl Street, Project 
Kamethapn. MIIftbaI.4OOOO8 

118. Maharashtra VOUItI for Unly and VoknaIy Action, FIeld ChId t.N 
, 

5.4 4.9 2.74 6.48 
0Itice: 5&'S3 ~r Pal1I MtncipaI School, Project 
Opp. Nate Park Ground, ~12 
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119. Maharashlra BeIpraIIja, St. Dominic Savio SdIoo/, MIhakIIi QIId Lilt 5.14 5.43 0 5.4 
Caves Road, AnctIeri (East), MIInbai-4OOO93 Project 

120. Maharashtra AASARA, Near P!afuI NaktIIwa ChawI, ChIld LiwI 0 1.42 3.88 2.08 
Chandani Kouwada Thane (EuI)-400603 Project 

121. Maharashtra Bapuji Bahujan Samaj Kalyan,. BaIlJddeshya ChId l.iIe 0.29 0.87 0.29 0.54 
SansIhan, ShrinikeIan ~ 5, Na/gII1dkar Project 
Layout, KhanR R0ad-440015 

122. Maharashtra Indian Social SeMce UnIt of E<kIcation (ISSUE), CIiId liIe 0.26 0 1.13 0.29 
138, MiSII Layout, Nara Road, PO J..-, PIOjecI 
Nagpur-440014 

123. Maharaahlra MIbu Seva SIngh IIlIIibM of SocIal Wotk, Weal eNId liIe 1.84 0.45 0.57 1.47 
Hi~ Court Road, Baraj ., N .... -440010 Project 

124. Maharashtra Vardun, Indan Association tor PromoIion of Child LiIe 0.5 0.75 0 0.54 
Adoption, C/o Lata MangeINcar HospItal, YMCA PIajet1 
Complex, Maharajbag Road, SIIabuIdi, 
Nagpur-440001 

125. Maharashtra KaJve Institule of Social SeNice, 18 HIIride Child Lilt 1.95 0.51 0.73 0.37 
Kama Nagar, P\II8 

126. Maharashtra Dnyanawirdcl1i Dwara De&h Vbs, Bombay Chlkllile 5.3 3.15 1.78 3.89 
Road, Puna 

127. Maharashtra Navjeevan WOIId Peace Mel R8I88IdI ChiIdIne 0 0 0 1.5 
FOIIldation, Nasit, MahaID'm PIt1jec:I 

Total (~ in Lakh) MaharIIhIIa 69.4 141.99 79.28 93.64' 

128. Manipur Social Development & RehabiIiIaIian CMciI, Straet 0 0.74 2.23 2.97 
(SORC) Phouden, Mamang LaIIai, BPO ChiIdnIn 
Phouden, ThoubIt, ...., PIN 795138 

129. Manipur Manipur VoIlIlIaIy Health AsaocIIIion, CIiId l.iIe 0 2.03 1.37 5.64 
Wangkhai NngIhem, Nhari u.p.., IqIhaI PnIjecI 

130. Manipur Manipur MahiIa KaIyan SImiIi, C.M. Road, Child Lilt 0 0.18 0.15 0.23 
DewIahand, ImphaI 

131. Manipur 0epartrnenI of AnIhropGIogy, t.Wipur UniYeI1iIy QIId liIe 0 0 0.34 
Canchipur, Manipur Project 

TOIa! (R...,. in LaIch) tMipur 0 2.95 4.75 9.18 

132. Meghalaya ImpIuse NGO NIIwoIk,I.ower Luctuniere Near StIIII 0.41 0 0.4 2.86 
Horse Sgoe BUIding, ShIOng CtIIdren . and 

'CIMne 
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133 .. Meghalaya BoICO Reach 014, Don 8aICO T actncaI ScnIaI Child Lile 1.88 3.68 1.78 5.41 
ShiIong 

134. Meghliava St Mary's CoIege Bo&co Reech Out, Don Bosclo, ChIld lilt 0 0 0 
Technical School, I.aIbIn KhnIh, ShIIong PtojecI 

Tolal (RI4*S In Lakh) MePJaya 2.29 4.66 2.18 8.07 

135. Orissa Ruchb SocIal SeMce, ()rgIniaaIIon, ~, SInIet 7.39 B.04 B.B 13.97 
Ganga Nagar UnilIV, Eb.tbaneawar·751001 ChiIchn and 

ChIch 

136. Orissa BaauncIIaIa, BauIcIIarI Nagar. AIIhiIava ChId I.i1e 3.66 0 5.42 7.33 
BidanaIi, rutlck· 751001 

137, Orissa Rural and UIbIn Socio-CIAnI. Help (RUSH), Child LiIe 3.74 3.75 3.78 1.88 
Upper Nua San, Puri-752001 PIajact 

138. Orissa Stale InaIiIute 01 EducdonII T echnoIog'f. PO Child Lile 0 0.68 0 0 
SaInik School, 811 .... , Orissa PtojecI 

139. Orissa Open Learning Systems, Plot No. Goa/All. ChiIdine 0.75 1.02 1.01 0.51 
Gadakana Mouza, Near Plaa CIhIk, PO: Project 
Mnheswar Rliway Colony BIUlaneawIr, 
Orissa 

Total (R~ in l.akh) Orissa 15.54 13.49 18.79 23.89 

140. Punjab Guru Nanak Charitable Trust, Gunnal Bhavan, Street 6.18 6.03 5.94 3.09 
Mubnpur Mandl, Diatt. Lucllin-141001 Children 

141. Punjab GIIII1in VIkas KaIyan Society, Near KIrIdan SIreet 17.1 7.94 8.34 9 
Cinema, Azimgarh, Abohar, DiIII. Ferozepur Clildren 

Total (RI4IH8 in Lakh) ~ 23.28 13.97 14.28 12.09 

142. RajasthIrl Incia lnalitute of Data lnIIrpIIIaIion and Street 17.27 15.56 15.21 9.82 
AnIIyais (1·1ncH) 1, Lakahmi Path, Hatroi, ChIdIIft end 
Jaipur-302006 ChiIdIne 

143. Rajasthan Jan Kala s.iIya Mm Snthan, F·70, SIreet 14.92 12.2 11.38 5.4 
Shankar Marg, KanIi Chandra Marg, Bani PIIk, Childl8l1and 
Jlipur·302006 Childh 

144. Rajas1han AcIvasi Sanelatk Saws SanaIhan E-32 SIreet 0 0.5 0 0 
Saraawati Nagar, ()ppoIiIe. 1Idor-06, Mnya ChIIdIeft 
Nagar, Jaipur, Rajasthan 

145. Rajaslhln NIv DistIl VbI s.nItI, ,., Child liIe U3 1.75 0 0 
PtojecI 

146. Rajas1han V1HAAN, Soc8y tor, Child .~ & (Hd.1.iIe 0.41 0.22' 0 0.54 
EducIIion iI RajasIhaD, •• ~ Nagar, PI\ljId 
Opp, AmarndI HoapiIII, ~ Mode, Tonk 
Road, Jaiptr·302018 
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147. Raja&1llan 8M MIIIIIr Old ~ Udaipur. RIjaIIhan ChIld LiIe 0 2.22 3.26 3.71 

148. RajasIhan ~ SdIooI 01 Social WoItt. 'MIya Path. Child LiIe 0 1.05 0.92 0.85 
PIIIap Nagar, UdaIpw. ~ PIojIcI 

Tolal (RI4*I in laIch) RIjIIIhIrl 37.18 33.5 '¥J.77 20.32 

149. Tamil Nadu InUl CoIIIciI for Chid Wellare. No.5, 3rd Mail SInIet 1.49 19.12 15 10.51 
Road West Shenoy Nagar. ChennII-8OOO3O ChIcktn W1d 

ChIIcIne 

150. Tamil Nadu Mazz8I8IIo MariaIaya MagIIir NIMztMJ MIiyam ShIt 8.4 8.76 7.54 6.79 
SodaI Service SocIeIy, 29, Pedariar KoII SIraeI. ChiIdIen 
Chennli-6OOOOI 

151. Tamil Nadu Asha Nivas Social Service Cenn, 9, R*'d StIlI! 8.06 11.23 12.32 8.78 
Gate, V Street, Chemai-600008 ChiIdnIn 

152. Tamil Nadu Asian Youth Centnt, l-8, 2fIIh StI8eI, Ama ShIt 3.22 4.57 7.4 8.01 
Nagar East, C~I02 ChiIdI8n and 

CttIne 

153. Tamil Nadu N.akklm-Street EIfins Ecb:ation and StII8I 0 0 7.79 2.18 
Development SocIeIy (SEEDS). 6, first Cross ChIIdrIn 
Street, lake Am ~. 
Chennai-600034 

154. Tamil Nadu Don Bosco Anbu lIam Social ServIce SodIIy, StIIII 13.72 10.41 13.27 12.67 
16, Malayappan Straet Mannady, Chemai ChIdren and 

ChIkIne 

155. Tam;! Nadu Chennai Mahabodhy SocIeIy, 21145, Railway StNet 0 1.25 0 0 
Station Road, Kava~ ChInnai. Tamil Nadu CIiIdIIn 

156. TamU Nadu Don Bosco Anbu 111m Social Service SocieIy, ShIt 12.58 11.26 15.64 8.78 
~II. G.M. Nagar, POll Box No. 40, 8ypa88 RaId. ChiIdIen 
UkkadMI, Coinbat0re-641001 

157. TamH Nadu TIrucIirapaIl ~ Social SeMce Society, SInIet 0.74 0 2.97 2.52 
TIructtapd. Tamil Nadu CItiIn •. . 

158. Tamil Nadu DiIectoraIe 01 Social Defence CaqIur, 153, ChId I.iIe 1.32 1.38 1.38 0.89 
?urasawakkam H91 Road, KeIys, Project 
Chennai-«lOO10 

159. Tamil Nadu GIiId 01 Service (Central) Sen s.n.;an Boys CtIiId tile 0 0.05 0;89 0 
Home No. I, KamIIIIr .... ~. ,.. 
SaIIgnwnam, Chennai 

160. TamUadu New Hope Area ~ Programme, 14, CHId I.iIe Ul 0.67 0.83 0.32 
~ Street, PwawdIam, PnIject 
Chennai-600007 
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16t Tam~ Nadu Families tor Children, 107, Velalora Road, Child Lila 0.57 027 027 0.29 
Podanur, Coimbalole-641023 

162. Tamil Nadu Don Bosco Anbu 118m Social Service Society, Child Lila 0 3.29 1.61 3.41 
230, BretIs Road MlANadi Gate Salem, Project 
Tam~ Nadu 

163. Tamil Nadu Young Women's Christian Association, 76 A Child liIe 0 1.34 0 0.94 
Cherry Road, HaslhMnpully, Salem, Tamil Nadu Project 

164. Tamil Nadu Madurai Institute of Social Science, 9 AIagaI1uMI ChIld LiIe 0 1.44 0.65 0 
Road. Medurai, TamB Nadu Project 

165. Tamil Nadu Grace Kennette HospItal, 34 Kemette Road, Clild LiIe 0 3.85 2.16 U4 
Madurai, T arm Nadu Project 

166. Tamil Nadu Sisters of !he Cross Society tor Education ChIld liIe 1.89 3.62 1.88 3.75 
Development, Post Box No. 395, TappaIUam, Project 
Post, Trichy 

167. Tamil Nadu Bishop Herber College, Vayaloor Road, Child Lila 0.96 0.97 0 1.48 
TiruchifapaDi, Tamil Nadu 

168. Tamil Nadu The TIIUIl8IveIi Social SeMce Society, 2A Child Lila 0 0 1.85 3.45 
St. Mark's Street, PB No. 108 Palayam KOIIari Project 
Tiruneiveli, Tamil Nadu 

Total (Rupees in Lakh) Tamil Nadu 53.76 83.98 92.85 78.83 

169. Tripura ARK Science & SocIal 0rgaIWtI0n StlI8I 5.44 3 3 1.5 
Jogendranagar, Agartala-799010 Children 

170. Tripura Vivekanandan Yuba Mahamandal Bridge Street 0.25 0 0 0 
Chowmuhani, BishaIgaJtl, T ripIn CIiIdran 

171. Tripura Voluntary Health Associdon 01 T~, ClrtUt ChId Une 0 0 0.95 1.88 
House Area, PO Kunjaban, AgartaJa, T ripura Project 

Total (R~ in Lakh) T_ 5.69 3 3.95 3.38 
.. 

172. Uttar Pradesh Sarodaya Viklang Seva Sansthan, 23 Station Street 0 1.5 0 0 
Road, Haridwar, l.ItIaratdIaI Childran 

173. Uttar Pradesh Gramolhan Jan Sewa SanaIhan, 62 814, Straet 9 9 9 13.5 
AMbad, AIahabad ChIldren 

,i r • 
174. Uttar Pradesh Saheed Memorial Soci8Iy, E·1. RIjIjipInm, SIraeI 13.31' 13.1 13.5 4,88 

Lucknow-226017 ChIIchn 

175. Uttar P1adesh UIIIr .PIadeIh CoIId tor Cttd Webre, 2, RIIIB StIIII 8 .• 0 19.18 8.45 
Pralap MaIg, Moll ..... l.udInow ChIIdr8n 
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176. uttar PradeIh St. Maly IrUroonlillenlll CIiId & Women We11ar8 StIlet 12.11 13.06 13.5 2.81 
0Ign. of India, C-228 TIIIIcIIDra Ava Vba Colony, QiIdIIn 
RejIjipuram. L.udaIow-226017 

177 Uttar Pladesh s.ntj SlIva Sanathen, 414, 238, Sarai MIll KIwI 9IIIIIt 8.5 8.5 8.5 11.51 
Chowk. Lucknow ChIIdrIn 

178. Uttar PnldeSl Social end Economic InsIUon, Gaurav C-2118, . SIraet 0 15.28 7.39 3.7 
Indta Nagar, l.ucknow·228016 ChIdran 

179. Uttar PIIde&h New NIle SdIOOI SarnIi, 504f21-D, TagonI SIIeeI 4.1 4.01 2.05 1.42 
Marg, DaIigIvlj, Lucknow ChIIdrIn 

180. Uttar Pradesh Bhartiya AnusuchIt JIIi ~ Vikas SamiIi 105, Street 0 0.75 0 0 
N&ra}WI PIli, KrisIIla Nagar, Lucknow, UP ChiIdnIn 

181. Ullar Pradesh Sarvajanik ShIkshonayan SntharI, VIIage & Street 12.51 8.72 8.73 4.37 
PosI·AIipur, 0isI. Hardoi ChIchn 

182. Uttar Pradesh Diocesan Development & Welfare SociaIy, Il*IliIt 0 3.84 1.86 5.57 
Bishop's House 32, ThtorQI Road, AIahabad Project 

183. uttar Predeah Shri ShanIi VIkas Seva SnIhIn, VII. & POll Child LiIe 0.28 0 0.68 0 
GirId Boargaon, Di8II. San! Ravidu Nagar Project 

184. Uttar Predesh Dr. ShantIIIIIaIh Si9I ReIeiIIdl FOIIIdaIIon, QIIId liIe 4.36 4.2 2.01 0 
C 141160, B-2, Sonia Dr. ShMIbIu1aIh SiJgh Project 
Marg, Varnsi 

185. Uttar Pradesh Janmitra Nyas, SA-4I2A, DIUaIpura, Varanaai Child LiIe 0.49 0.51 0.28 0.83 

186. Uttar Predesh GIIlCIlI Adhyayen PeeIh, MnIma GancIli KaahI Child LiIe 0 0.57 1.15 1.14 
VIdyapiIh, Varanui 

187. Uttar Pradesh Gramyandlal Sews SMIIII, 5-1/1318, Child Lila 0.07 0.58 0 0.83 
NarIilpur, Slivpur, Varanaai-221003 ProjecI 

188. uttar Pradesh Amlr Ywa Ch8Ina, S/Mr, L.ucIcnow ChIld I.ile 5.09 3.91 0 0 
PIajecI 

189. Ullar Pradesh National InaIiIIde of PIdc Coopnion & ChId ChIld Lila 0.87 0 0.52 
DMIopmenI, Regional Cern, GudImba Kurei PIvjec:t 
Road, Lucknow 

190. Uttar Predesh HIIIIIII UriIy MMment (HUM), A-2612, CIiId Lila 0 027 O • .a 0 
'Ma~ Incira Nagar,Ludcnow, lJIIar Predeah P!ajId 

T '*' (AI4Jeas in Lakh) UIIr Pradesh 71.19 88.67 19.08 59.31 

191. West 8engII Women', Co-oIdinaIIng ~ Sil, Red ClOss StraeI 0 20.09 8.29 8.3 
Place, Cllcdla-700062 ChIIhn 



79 MARCH 9. 2005 80 

2 3 4 5 6 7 8 

192. West Bengal ChiIdIIn's RigN DMIapIneN Service 8-25. SINIC 9 9 0 0 
AIIobindo Park. PO-Pulblpljlry. aMIn 
C .... ·700096 

193. Wesl Bengal CII1r8 for Social DeveIopInIn. 88 BInII:k AoId, SInIII 5 .• 8.53 8.25 8.14 
Barrackpcn, 24-Parv-- (NoIII~700032 CI*hn 

194. West Bengal HImIniIy AIeociaIion, 34-A, ~ De SbIIt 4.03 11.37 3.84 12.09 
Str8et, Cela$700012 QIIIdIIn 

195. West Bengal RImIknI1na VIvIkIrwIda t.IIIion, RIjgIIIItI SINM 8.82 8.12 :1.1 11.48 
Houle, 7, RIvInIde RoId. BInIdIpoIe, QtdIIn 
24-Pargne (NoIth) 

196. Wesl Bengal InBIIIle of PsydIoIogicaIIIId EcU:ationaI StIlet 13.03 7.49 18.07 14.19 
Reaean:h (IPER), 27, CiICUl AVIIUI, ChIdran and 
CakUIa·700017 atIh 

197. West Bengal I.iberII AIIociaIion for MovIrIm CIf ~ SIrIII 8.28 19.48 13.5 13.5 
(LAMP), 86, Swya S. SbIt, Clk:dla-700009 aiIdIIn 

198. W88I Bengal BIngII Mus EcU:IIian SociIIy, IIIIr'IF, BicIIan StIlet 8.51 9.45 9.45 9.45 
SanIhI, Cllculla-70004 atIdIIn 

199. West Bengal FOIIIII of ComnuiIieI UniIId In StIlet 9.31 10.18 10.4 10.41 
Service (FOCUS), 8, ,.Road, CllcUla-700048 ClMIn 

200. West Bengal BikIIh hili w.... SodIIy. 211118, 1II Baar SIIIII 7.92 .. 8.98 8.98 4.49 
Street, Calcldla-700001 ChIdran 

201. West Bengal r. Shed, 6 C Rifle Rqe Road, CIIcUIa SInIII 1.74 7.8 8.17 8.18 
CIiIdIIn 

202. W88I Bengal '{1¥IkarwIdI Education Society, 1313, KaIic:tIn'I SInIII 7.92 7.02 7.38 8.07 
DIMa Road, CalcUla-700081 ChiIdIIII 

203. West Bengal Wilt Bengal CoIn:iI for CItd YMInI. SInIII 27.18 21.9 2421 2421 
Ramlllh t.tba Road, CaIcI.tIa ChIchn 

204. Was! Bengal Song of (Ny and LibeIIy (8OUl) SfJ, Gape SInIII 8 .• 18.32 13.32 13.32 
Ln, CaIr.UII ChIdran 

205. West Bengal JIIII8iIcIha P!QehIr .. 67-8, CGIege sn.t 18.75 15.04 10.84 5.44 
SINet, ClkUla-700073", CIiIdrIn 

206. West BIngaI '*d lkaIa DIvtIapnIM ....... , lilA, SIMI t.8& 8.98 U& 8.95 
Deli &.\IIU RIIId Cllalll-7IIOO14 QtdIIn 

2fJ7. West IIengII SocieIy for Educ:IIionII , EtwiOlI.MII SInIII 7.71 9.27 0.38 18.93 
DeveIopmR. (SEED), 150. G. T. AoId, WI. CIiIdrIn and 
~711102 CIMIe 
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208, West Bengal People's Union for DevtIopmR & S1nJet 8.37 9.84 8.79 9.81 
Recon&tructIon (PUCAR) 3OO-A. N.S. rut CNdIIn 
Road. Howrah-711101 

209. West Bengal HaI1an Sevak Sar9l, 9713 NaIkar Para Road. SbIet 1.06 3.39 2.88 2.94 
GhunJ't, Howrah Child,," 

210. West Bengal Gana \mayan Parshad (GUP), 10, Gomesh SII8II 13.38 8.93 ..... 7 8.94 
Lane, Cak:ulla-7000104 CIiIdrIn 

211- West Bengal P!IIIIik In VIkuh SamiIy, EC-163. Sell like SIreIC 8.21 8.35 .... 8.94 
City. CalrUla-700084 CI1ilIhn 

212. Wes1 Bengal C*UIa SodII Project. 172/3, Rash Behari SIl8eI 2.56 8.31 6.41 5.7 
Avenue, P.O. Rash Behari, ~700029 ctildrIn 

213. West Bengal West Bengal Scheduled Ca8IeI TrIIea & SIl8eI 0 7.3 17.74 8.85 
MineriIy WeIwe, SON1 B SuIIII SIrkIr Road, ,CIiIdIIn 
KoIIIIIa. Well Bengal 

214. West Bengal UsIhi FOIIldaIion, Incia, p. US, MeIIopoIItM SIIIII 3.57 0 0 0 
CooperaM Houailg Soc:ieIy, Sedor·A, P.O. ChiIdrIn 
DhIpa, 24-Parg1nas (80lIl)-743506 

215. West Bengal Bust.. Local CommIIIee IIIdSocial WeIIrI QIId LM 0.78 0.39 o.n 0 
Cerm. 82·A, Dr. SucIlir BIau Ro.I. ~ 
CaIadIa· 700023 

216. Wes1 Bengal CINI AIha, 63. Ad Ahmad J<idwIi Roed, Child UM 4.3 5.14 5.14 2.8 
Caladla-700016 

217, West Bengal City level Propnme 01 AcIion lflii Wodcing ChId LN 1.24 1.38 1.38 o. 
ChIIdIIII CIIcutIa Mri:ipII COIpcnIion IIuIIcIng PIOjecI 
(lsi FIoot), 6, S.N. BaneIjee Road, Calallla-700013 

218. West Bengal Don Boeco AehaIayn. 15t11., BIIiouI Road. ChId I.N 3 .. 4 4.97 2.56 6.11 
Howrah 

219. West Bengal LOIeto Day School, SeakWI 122, k1IIrya CI*I I.iIe 0.36 1.07 o.n 0.11 
J&gIIah ChIndIa Ilol8 RoId. CakUla-700014 FIejed 

220. West Bengal School of Women', Slides, .IIItIIvpw CHId Lile 0 0 .• 0."3 
UrivIIIiIy. 2411 Pa/gInII. Will Bengal PIajecI 

221. West Bengal Child in Need 1natiUe. V~, PO ChId I.iIe 0 0 0.95 1.86 
Plilan. VJa.Joka. 2411 PIIgna (S). West Bengal PIojIct 

222. West Bengal SIeema MIhiIa s.nIIy. VIIIgI & POll ~ QIiId LN 0 O.ee 3.75 3 .• 
NaIIa. Will Bengal 

223. West Bengal PIIbIutIa BharaIi SIiIIUiIIa, AIIUoIh ChId LN 0 0.87 3.74 1.118 
Bhawan. KriIhnIpriya. MiINpcn PIojIc:t 
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224. West Bengal V ..... L.okshIIIha NiIIIIIn, VIIage- ChId Lilt 0 0 1.1 3.88 
Faridpur, PO Kaksin, PIItJI MeciIipur, P!ojecI 
Weal Bengal 

225. West Bengal Sabuj Sa/9lB. PIrapuI. -.-, CIid LiIe 0 0.88 1.87 3.54 
Sonarpur, West Bengal 

226. West Bengal lJrMrIaI PIO(II8I8ive S1IIIy and CUIuraI FollIn, CtiIdIne 0 0 0 1.42 
AIipurU' Court, DiIIIid, JIIpaigIIi, Weal Bengal PIOjIcI 

227. West Bengal CenIIe for I1IIMI RigIU AIIIIrc:h StIdeI, CI*IIne 0 0 0 0.14 
37/1, l.aI MoIwI Ghoah Road (Near SuI Stand), PIOjecI 
P.O. KriaINgar, Dillrlcl-NacIa, West Bengal 

228. West Bengal Karimpur Social Wellart SociIIy, T ..... ChIdIne 0 0 0 0.14 
Road, P.O. ~, DistJicI.NaIIa, Weal Bengal Project 

Total (Rupees in LaIch) Weal Bengal ·198.89 259.13 223.93 245.85 

229. Chandigarh Y 0UIh T ectncaI TI1Iini1g CerdI8 SocieIy (YITS), SInIeI 0 0 18.37 4.5 
Room No. 13, Kal\lll Sadan, Sector·l1B, ChIdIan 
Chandigarh-I60011 

230. Chandigam Post GIlOOaIe I~e 01 MecIcaI ~ ChIld LIle 1.15 0 3.47 4.16 
ReeeWl, 010 PediIIJIcI, Advance PediItric PIOjed 
Cenh8, Sedor 12, ChIncIgIIh-l60 

231. ChandigaIh It'lllINe 01 0eveI0pman1 & ComuIicIIion, S.C. ChId LiIe 0.73 0 0 0 
O. 112617 (1111 Aoor), Stc:IeP22B, Chandigalh-16022 PIOjecI 

TOlai (Rl4*II in lakh) ChanIigaJtl 1.88 0 19.84 8.86 

232. Delhi Seva BharaIi, Kesl\av Seva KIndta, KaIander StrIeI 1.58 6.57 2.41 0 
Colony, DiIIhId VIhIr, ()eti.l10095 CIiIdIIn 

233. Delhi S8n BaaIak T lUll, A-12I5, VI88I1I Vihat', SIrIII 17.8 23.67 15.8 18 
New Delhi-l10057 CItian and 

CItine 

234. Delhi PRAYAS F·~X, DDA FIala, Near .JaIIaI9rpIIi SIIIII 26.52 33.57 18.Q6 18.34 
Police Station, Jm9!pU1i, Delli-l10033 ChIdNn and 

CI*Ine 

235. Delhi BII Sahyog, ConwIgI1 Circus, New Delhi S1I8II 0 11.79 s.n 4.14 
CIti8n 

236. Delhi IncHn COIId lor ChId WtIIInI, 4, Olen Dayal SIIIII 0 3.47 9.48 0 
Uplltlyay Marg, New Deli-110002 ChIdNn 

\ 

237. Delhi Association lor ·SociaI HeaIII and RIhIIiIIIIIw StI8II 1.13 0 2.48 0 
~ by YOIMls (Astny), Bueti Vikae Kendra ChIdNn 
T agora Road, KarnIa Markll, New Delli 
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238. Delhi Don Bosco AshaIayam, Opp. Pump House No.3, SII88I 6.16 11.22 6.78 7.44 
Old Najalgal11 Road, Palam Gaon. Delhi-ll0045 Childlan and 

ChIIdIne 

239. Delhi Bhartiya Parivardhan SanIIha, D. BasIi VIkas SII88I 0 0.74 3.71 4.19 
Kendra, Nand Nagri DeIhi-43 ChiIdIIn 

240. Delhi BUTIERFLIES MaIIng address: U-4, FF, Green Child I.iIe 7 5.31 2.74 5 
PIIk, Extn. New DeJhi.l10016 Regd. Office: Project 
Clo Prabhatara Mohammadpur, R.K. Puram, 
New Delhi·ll0066 

241. Delhi Delhi Brotherhood SocieIy, 7, Court Lane, Child I.iIe 5.42 5.27 2.67 5.29 
Delhi·110054 

Total (Rupees in Lakh) Delhi 65.61 101.61 67.88 82.4 

Grand Total (Rupees in Crore) 8.08 11.00 UO 9.04 

St.ltlmtlnt /I 

No. of 5frBel childl8n bBntlfilsdll8h1lbililsltld undtlr ~n InIlIgnIlrId ProgtlImfTltl for 
511861 Childl8n' Slsltl-wise/Union Tsnitoty-wistl 

SI. Name of the Statel 2001-02 2002-03 2003-04 2004-05 
No. Union Territory (till 281h 

February, 2005) 
No. of street No. of street No. of street No. of street 

children children children children 
benefited! benefited! benefited! benefited! 

rehabilitated rehabilitated rehabilitated rehabilitated 

2 3 4 5 6 

1. Andhra Pradesh 2580 5040 6200 5800 

2. Arunachal Pradeeh 0 0 0 0 

3. Assam 280 600 700 464 

4. Bihar 0 0 0 0 

5. Chhattisgarh 0 0 0 0 

6. Goa 0 0 0 0 

7. GUjarat 3682 7132 5764 2006 

8. Haryana 100 0 0 0 

9. Himachal Pradesh 0 0 0 0 
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10, Jammu & Kashmir 300 300 300 0 

11. Jharkhand 0 0 0 0 

12. Karnataka 900 1200 1700 2100 

13. Kerala 221 0 600 300 

14. Madhya Pradesh 0 200 300 0 

15. Maharashtra 1360 1960 2220 2060 

16. Manipur 0 0 200 200 

17. Meghalaya 100 0 0 66 

18. Mlzoram 0 0 0 0 

19. Nagaland 0 0 0 0 

20. Orissa 300 300 600 600 

21. Punjab 550 550 1100 850 

22. Rajasthan 800 900 1600 800 

23. Sikkim 0 0 0 0 

24. Tamil Nadu 1300 2500 3403 3041 

25. Trlpura 300 100 200 100 

26. Uttar Pradesh 2500 2850 5250 3187 

27. Uttaranchal 0 0 0 0 

28. West Bengal 7369 10675 9793 15286 

29. Andaman & Nicobar Islands 0 0 0 0 

30. Chandigarh 0 0 600 300 

31. Dadra & Nagar Haveli 0 0 0 0 

32. Daman & Diu 0 0 0 0 

33. Delhi 1530 2788 3026 2200 

34. Lakshadweep 0 0 0 0 

35. Pondicherry 0 0 0 0 

Total 24472 37195 43556 39359 
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{Trsns/stion} 

Obscene Programmes on TV 

'48. SHRIMATI KARUNA SHUKLA: 
SHRI V,K. THUMMAR: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to refer to the reply given 
to Starred Question No. 360 dated August 19, 2004 
regardiog violence and obscenity in DO programmes and 
state: 

(a) whether there is an increase of obscenity and 
violence being shown on the TV programmesl 
advertisements by various Indian and foreign channels In 
the country; 

(b) if so, the details thereof; 

(c) whether the Government is taking any steps to 
stop the programmes which are being shown through 
uplinking from other countries; and 

(d) if so, the details thereof? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) and (b) Programmers and 
advertisements of all satellite TV channels (whether 
uplinked from India or abroad), transmitted/retransmitted 
through the cable network are required to adhere to the 
Programme and Advertising Code prescribed under the 
Cable Television Networks (Regulation) Act, 1995 and 
rules framed thereunder. 

Action for violations of the codes can be taken by 
any authorised officer ':8. SDM, OM or Commissioner of 
Police or any other officer notified in the official gazette 
by the Central Government or State Govemment. The 
Central Govemment has constituted two Inter-ministerial 
committees under Section 20 of the Cable Television 
Networks (Regulation) Act, 1995 to look into the violations 
of the Programme and Advertising Code. 

(c) and (d) The Govemment is examining the issue 
of introducing downlinking guidelines to regulate the 
content of satellite TV channels which are uplinked from 
other countries and are down linked in India for Public 
viewership. The Government 18 also considering setting 
up a regulatory authority for regulation of broadcasting 
content. 

{English} 

Restructuring of Deihl and Mumbal Airports 

-49. SHRI EKNATH MAHAOEO GAIKWAD: 
SHRI JYOTIRADITY A M. SCINDIA: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Empowered Group of Ministers 
(EGoM) has since fi"aUsed Its report for restructuring and 
modernisation of Delhi and Mumbal Airports; 

(b) if 80, the detans thereof; 

(c) whether 'Request for Proposal' (RFP) documents 
have been finaliaed; 

(d) if so, whether selected bidders have been advised 
to submit the detailed proposals; 

(e) if so, the details of selectedblc:kJers; and 

(f) if not, the reasons therefor and the time by which 
the whole process Is likely to be finalised? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) The 
key principles involved in Request for Proposal document 
and other Transaction documents regarding restructuring 
and modemisation of Delhi and Mumbai airports are under 
consideration. 

(d) and (e) Do not arise. 

(f) As per the present time table, the entire 
transactions are likely to be completed in the first half of 
financial year 2005-06. 

{Tmnslslion} 

Damage to Defence In.tallatlons by Tsunami 

*50. SHRI MITRASEN YADAV: 
SHRI S.K. KHARVENTHAN: 

WHI the Minister of DEFENCE be pleaeed to state: 

(a) whether a number of defence Installations have 
been damaged In different parts of the country due to 
recent Tsunami; 
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(b) if so, the details of loss of lives and properties 
as a result thereof, force-wise; 

(t:) the amount of compensation paid/proposed to be 
paid to the next of kith and kin of the deceased families; 

(d) the steps taken by the Government for 
reinstallation of damaged structures; 

(e) whether an Integrated Logistic Committee was 
set up under the Defence Secretary for relief and 
rehabilitation in Andaman and Nlcobar Islands; and 

(I) if so, the details thereof and the action taken on 
the recommendations made by the Committee? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (f) A number of Defence 
installations, particularly of Air Force, Navy and Coast 
Guard located in Andaman and Nicobar Islands have 
suffered damages due to the recent Tsunami. 

The loss of life (force-wise) was as under:-

(i) Andaman & Nicobar Islands: 

Name of the Force Number of Serving Personnel 

Dead Missing 

Army Nil Nil 

Navy Nil Nil 

Air Force 7 4 

Coast Guard Nil Nil 

Military Engineering Service Nil 

(ii) One Civilian (Group '0') of the Coast Guard 
lost his life in Chennai. 

(iii) The number of Defence personnel dead/missing 
in the other affected States/Union Territories Is 
"Nil", 

(iv) A preliminary assessment of loss is indicated 
below:-

Coast Guard 

Carnic Air Force Station. 

Naval installations on Mainland 

Rs. 325.19 lakhs 

Rs. 295.00 lakha 

Rs. 26.29 lakhs 

Next of kin of the above mentioned Air Force 
Personnel have been paid compensation of Rs. 53.36 
lakhs from Air Force Group Insurance Society and Air 
Force Central Welfare Fund, which are Regimental non 
public funds. Payment of compensation of Rs. 1.00 lakh 
has also been announced by the Central Government. 

An amount of Rs. 1.00 lakh has been paid to the 
next of kin of the deceased Coast Guard personnel by 
the Government of Tamil Nadu. 

In addition, an amount of Rs. 13,000/- has been 
paid to the next of kin of the deceased by the Coast 
Guard. In addition, ex-gratia amount of Rs. 1.00 lakh 
from MP's Relief Fund is being paid. The payment of 
family pension, gratuity and other terminal benefits to the 
next of kin of the deceased defence personnel i. being 
processed as per extant norms. 

Emergency repair to operationalise affected defence 
installation due to Tsunami have already been carried 
out by the defence forces. 

No Committee by the name of "Integrated Logistic 
Committee" was set up. However, an Integrated Relief 
Command headed by Lt. Governor of Andaman and 
Nicobar Islands was constituted for effective coordination 
and operationalisation of relief and rehabilitation rneaeures. 

Repairing of Old Railway Bridge. 

-51. SHRI SURENDRA PRAKASH GOYAL: 
SHRI MAHAVIR BHAGORA: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether railway administration has earmarked any 
funds for repair of railway bridges which are more than 
80 years old and are in dilapidated condition; 

(b) if so, whether such bridges have been identified; 

(c) If so, the details thereof, zone-wise; 

(d) the funds earmarked for repair thereof; and 

(e) the time by which the repair work of these bridges 
i8 likely to be completed alongwlth detaMs in this regard? 

THE MINISTER OF STATE, IN THE MINISTRY OF 
RAILWAYS (SHRI R. NELU): (8) Repair and Rehabilitation 
of bridges is an on going proceas on Indian Railways. 
Railway undertakes repair, rehabilitation/rebuilding of 
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bridges on the basis of their physical condition as 
:lscertained during annual inspections and not on the oasis 
of age. Few bridges which may show signs of 
deterioration of physical condition indicating need for 
rehabilitation are classified as Distressed Bridges. These, 
however, are neither unsafe nor dilapidated bridges. 
Therefore, all bridges more than 80 years old do not 
necessarily require repair & rehabilitation. Sometimes the 
bridges are strengthened due to the requirement of 
heavier axle loads and higher tractive effort. Based on 
:iuch identification of bridges, allotment of funds is made 
annually to carry out their repair, rehabilitation/rebuilding 
duly prioritlzing the works as per requirement. 

Year SRSF 

In 2001-02, to clear the backlog of replacement of 
such identified bridges on Indian Railways, 2700 bridges 
were sanctioned for repair/rehabilitation/rebuilding at a cost 
of Rs. 1530 Crare (Net) under Special Railway Safety 
Fund (SRSF) to be completed in a span of 5 years i.s. 
from 2001-02 to 2006-07. Apart from SRSF, additional 
funds are also made available annually to take up the 
repair/rehabilitation of fresh accruals of bridges 
works under Depreciation Reserve Fund (DRiJ. Year wise 
repair, rehabilitation/rebuilding of bridges identified after 
creation of SRSF during the last 4 years is given as 
below:-

DRF 

Bridges Repaired! Expenditure Bridges Repaired! Expenditure 
Rehabilitated (in Cr.) Rehabilitated (in Cr.) 

2001-02 280 44.00 445 64.00 

2002-03 496 152.00 655 48.00 

2003-04 530 157.00 1033 71.00 

,2004-05 411 (Target) 149.00 (Till Dec. 04) 1218 (Target) 65.00 (Till Dec. 04) 

(b) to (e) Does not arise. However, a statement giving 
zone wise the total number of bridges sanctioned under 
SRSF and DRF yet to be rehabilitated as on 01.04.2004, 

number of bridges targeted for rehabilitation for year 2004-
OS, total funds allotted under SRSF and ORF and 
progress achieved up to 31.01.2005 Is enclosed. 

Railway 

Central 

Eastern 

East Central 

East Coast 

SllItus of RtlpSir, Rt1h6biIiJstiDnlR8building of 8tidge WOIks in 2004·05 

No. of bridges 
sanctioned for 

repair, rebuilding! 
rehabilitation as on 

01.04.2004 

2 

252 

381 

238 

89 

No. of bridges targeted 
during 2004-05 for 

rebuilding/rehabilitation 

3 

101 

101 

82 

64 

Bridges 
completed 

up to 31.1.05 

4 

99 

59 

33 

37 

Budget 
Allotment 
(In Crore) 

5 

31.22 

74.82 

84.16 

20.61 
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Northern 1114 

Nortl! Central 100 

North Eastern 64 

North East Frontier 284 

North Western 144 

Southern 354 

South Central 294 

South Eastern 158 

South East Central 126 

South Western 52 

Western 917 

West Central 319 

Total 4886 

[English} 

Agreement with US under Open Sky Policy 

*52. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI KINJARAPU YERRANNAIDU: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Govemment has signed an agreement 
with United States under the Open Sky Policy; 

(b) if so, the salient features of the agreement; 

(c) the benefits likely to accrue to both the countries 
under the agreement; 

(d) whether India has sought certain modifications to 
ensure that the benefits do not go to Intemational carriers 
with which US airlines have a tie-up; 

(e) if so, the details thereof; 

(f) whether India has' also rejected US proposal to 
conduct a . security audit of all the Indian airports; 

3 4 5 

351 361 79.61 

59 29 13.24 

37 36 39.08 

122 75 18.63 

104 75 6.52 

62 26 39.21 

169 116 48.82 

55 44 31.98 

44 17 8.29 

16 2 6.61 

140 115 70.68 

122 55 36.61 

1629 1179 610 

(g) if so, the details in this regard; and 

(h) the number of flights increased after 
implementation of the said agreement between the two 
countries? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 
Yes, Sir: As per the revised Air Services Agreement 
recently initialed with USA, both countries can designate 
any number of airlines and can operate any number of 
services from any point In the home country to any point 
in the territory of other Contracting State with full 
intermediate and beyond traffic rights. The designated 
airlines of one country can also code-share with the 
domestic airlines of the other country. 

(c) India-USA routes in one of the major markets for 
the Indian carriers. The revised agreement has removed 
all constraints for operations on India-USA route. Indian 
carriers will be benefited from the various flexlbilities 
provided in this agreement, particularly from the unlimited 
Intermediate and beyond traffic rights which can now be 
exercised by them fromlto any Intermedlate/beyond point.· 
Indian carriers can also operate to any point in USA. 
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Under this agreement, benefits are avaflable to both side8 
on reciprocal basis. 

(d) and (e) Under this agreement, there is no limit 
on the code-share operations by airlines of either 
countries. However, in order to preclude the possibility of 
increased opportunities being sought by third country 
carriers, it has been clearty specified in the agreement 
that code share operations wi" not create any additional 
entitlements for third country carriers with which the Indian 
or the US carriers may code share to operate to the 
territory of the other State. 

(f) and (g) On security issue, the provision In the 
revised agreement are based on globally accepted 
standards and are consistent with our existing policy. The 
provisions apply reciprocally te- both countries. 

(h) Since this agreement has been initialed very 
recently ':8. on 15th January, 2005, there has been no 
increase in the number of flights operated by any airlines 
as yet. 

Refining eoat of 01/ Products 

*53. SHRI G. KARUNAKARA REDDY: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) the refining cost of various oil products per barrel; 

(b) the basis on which the cost of production per 
litre petrol/diesel is estimated; 

(c) whether the production cost of various oil products 
is more in public sector refineries than the private sector 
refineries; 

(d) if so, the main reasons therefor; and 

(e) the steps taken/proposed to be taken to reduce 
t~e production cost of 011 products? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (e) Oil refining Is a continuous 
process and the cost of refining of individual petroleum 
products is not worked out separately because all products 
are produced together. The cost of refining crude oil 
depends upon a number of factors Including the type of 
crude oil, size of refinery, refinery configuration, age of 
equipment, technology used, etc. The average refining 

cost of public sector refineries during 2003-04 was Rs. 
5111MT. This cost includes costs Incurred towards 
chemlcala, utilities, salaries, maintenance, overhead 
expenees and depreciation on fixed assets but does not 
include the cost of capital. The details of the refining 
costs of private sector refineries are not avanable. 

The cost of refining varies from refinery to refinery 
and efforts are continuously made to reduce costs. The 
Centre for High Technology under the Ministry of 
Petroleum and Natural Gas has taken up a study for 
operational bench marking of 15 public sector refineries 
through MIs Shell Global Solutions Intemational of the 
Nether1and8. Under thl8 study, the performance of Indian 
refineries would be evaluated on certain Key Performance 
Indicators for comparison with refineries abrond. The 
results of the study are awaited. Further measures will 
be decided In the light of this study. 

/Tmnslationj 

New 011 Pricing Polley 

·54. SHRI RAMJI LAL SUMAN: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether petroleum products like petrOl, diesel, 
L.P.G. etc. are being sold to the consumers in the country 
on the basis of import price, despite the fact that there 
is huge domestic investment in the refineries in the 
country; 

(b) if so, the names of the beneficiaries of such 
huge domestic investment; 

(c) the reasons for not percolating these benefits 
down to the common consumers in the country; 

(d) whether the Government would consider to 
formulate a new oil priCing policy to safeguard the 
interests of the consumers In the country; and 

(8) If so, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): <a> to (e) In view of our high oil 
import dependence, at preeent around 71%, volatility In 
intematlonal oil markets decisively Impacts the price at 
which crude 011 is procured by refineries. Margins, 
including refinery margins, are a relatively small 
percentage of the cost of producing petroleum products. 
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Oil Marketing Companies (OMCs) having refineries market 
their products direct to consumers but are able to realize 
full import parity prices only on non-sensitive petroleum 
products like Aviation Turbine Fuel (ATF). On consumer-
sensitive products like Motor Spirit (Petrol), High Speed 
Diesel, Domestic LPG and PDS Kerosene, prices are 
fixed in consultation with Government on the principle of 
equitable burden sharing between 011 sector PSUs, 
Government and consumers. In consequence, OMCs have 
to bear massive under-recoveries relative to Import parity 
prices. To the extent that public sector OMCs have to 
procure sensitive petroleum products from private 
refineries, there is, of course, a gap between import parity 
prices realized by the refinery and the price realized by 
the OMG from consumers, but the quantities involved 
constitute a relatively small proportion of total turnover. 

The foHowing measures have inter II/is been taken 
to insulate consumers from the full impact of high 
international prices: 

(i) Effective 1.3.2005, the customs dUty has been 
reduced on crude from 10% to 5%; on PDS 
Kerosene and Domestic LPG from 5% to nil; 
and on other products from 15%/20% to 10%. 
This reduction would have a downward pressure 
on the refinery gate prices of petroleum products. 

(ii) Effective 1.3.2004, excise duty on PDS Kerosene 
and Domestic LPG has been reduced from 12% 
and 8% respectively to nil. 

(iii) PDS Kerosene and Domestic LPG are 
subsidized products. In addition to Govemment 
subsidy, public sector 011 marketing companies 
(OMCs) have been sharing the burden by not 
passing the full increase in the international 
prices in the domestic consumer prices of these 
products. 

(iv) As regards petrol and diesel, although a price 
band mechanism, with an appropriate band 
ceiling, has been prescribed for OMCs, domestic 
diesel prices have been frozen since midnight 
of 415 November 2004 and petrol prices since 
midnight of 14115 November, 2004. 

Review of Performance of Counselling! 
De-addlctlon Centree 

"55. SHRI BAPU HARI CHAURE: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be plea8ed 
to state: 

(a) Whether the cases of drug addiction are on the 
ri8e; 

(b) if so, the details thereof; 

(c) the procedure adopted for reviewing the 
performance of CounselllngIDe-addiction Centres; 

(d) whether any research and development facility is 
available to solve the problems of alcoholic people; 

(e) if so, the details thereof; and 

(f) the reasons for setting up of Counselling Centres 
instead of De-addiction Centres alongwlth the details 
thereof? 

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRIMATI MEIRA KUMAR): (a) and 
(b) There is no authenticated report to indicate the 
increase/decrease of addiction cases, as no tlmeline data 
for benchmarking is available. 

(c) The performance of the Counselling/De-addiction 
centres assisted by the Ministry is evaluated through half-
yearly progress reports submitted by the organizations 
and annual inspections carried out by the State 
GovemmentsIMlnlstry's OfflcerslDesignated agencies. 

(d) and (e) No alcohol-specific research study, has 
been conducted. However, the Ministry has sponsored a 
number of studies on the problems of drug abuse 
including allocation. The Ministry in collaboration with 
United Nations Office on Drugs and Crimes (UNODC) 
has conducted a National Survey on the extent, pattern 
and trends of drug abuse in India. In addition, the Ministry 
has institutionalized the Drug Abuse Monitoring System 
(DAMS) to monitor the trends of drugs abuse in the 
country. 

(f) The Counselling Centres were primarily set up to 
cater the needs of outpatients and ware having wide 
coverage for counselling & awareness purposes only. 
Now, the De-addiction Centres are providing the holistic 
intervention, which includes treatment, counselling, 
awareness as well as rehabilitation of substance abusers. 

[English} 

Prlvatlsatlon of Airport. 

*56. SHAI JOACHIM BAXLA: 
SHRI ANANTH KUMAR: 

Will the Minister of CIVil AVIATION be pleased to 
state: 
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(a) whether the Govemment is considering to privatlse 
some of the Airports in the country; 

(b) if so, the details thereof and the reasons therefor, 

(c) the airports selected for privatisation; 

(d) the amount likely to be eamed from this move; 
and 

(e) the steps proposed to be taken to safeguards 
the interests of the employees likely to be aHected by 
privatisation? 

THE MINiStER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) 
Government has already accorded its approval on 
11.9.2003 for restructuring and modernisation of the 
international airports at Delhi and Mumbai through the 
formation of two separate Joint Venture Companies (JVCs) 
for world class development and expansion. Airports 
Authority of India (AAI) and other Public Sector 
Undertakings (PSUs) of Government of India will hold 
26% equity with the remaining 74% equity held by the 
private sector partner(s). 

(d) The transaction of restructuring and modemization 
of Delhi and Mumbai airports is proposed to be structured 
with the mechanism of upfront fee as well as annual 
lease payment from the JVCs. The quantum of revenue, 
which will accrue to AAI, can be estimated only after the 
bidding process. 

(e) The existing manpower at the two airports are to 
be utilised by the JVCs for 3 years. Thereafter, atleast 
40% of the employees shall be oHered regular 
appointment in the JVCs. The remaining employees shall 
revert to AAI. 

{Translation} 

Rates of Natural Gas 

'57. SHRI RAJIV RANJAN SINGH "LALAN": 
DR. CHINTA MOHAN: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether different rates for natural gas are fixed 
for its use in the power, fertiliser and steel sectors in the 
country; 

(b) if so, the details of the rates for natural gas fixed 
in March 2001, March 2004 and January 2005 for its 
use In these sectors; 

(c) the criteria followed by the Govemment while fixing 
different rates for natural gas for these eectors; and 

(d) the estimated average generation cost of natural 
gas In the year 2004? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) Govemment administers the price 
of natural gas produced by 011 & Natural Gas Corporation 
Limited (ONGC) and Oil India Limited (OIL) from their 
existing fields (excluding Joint Ventures). This price is 
uniformly applicable to all the sectors. 

(b) The price of gas under Administered Price 
Mechanism (APM) since March 2001 till date is Rs. 28501 
- per thousand Standard Cubic Meter (MSCM) for general 
consumers and Rs. 1700/- per thousand MSCM for 
consumers in the North-East. Some gas produced by 
Private/Joint Venture companies and Ae-gaslfled liquefied 
Natural Gas (RLNG) is being sold at market price ranging 
from Rs. 5500 to Rs. 73001MSCM. 

(c) Does not arise. 

(d) During the year 2003-04, the average cost of 
production of gas of ONGC (the main producer of APM 
gas) from the existing operating fields (excluding Joint 
Venture) Is about Rs. 3427IMSCM. 

Indo-lran G.. Pipeline Project 

·58. SHRI HARISHCHANDRA CHAVAN: 
SHRI ANANDRAO VITHOBA ADSUL: 

Will the Mini~ter of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the present status of Indo-Iran gas pipeline project; 

(b) whether the Indo-Iran gas pipeline project has 
been discU88ed with the Govemment of Pakistan recently; 
and 

(c) if 80, the reaction of Government of Pakistan 
thereto? 
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THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) India is pursuing the import of 
natural gas from Iran through an on land pipeline transiting 
through Pakistan. Discussions on the project are at a 
preliminary stage. 

(b) and (c) On 6.9.2004, the Foreign Ministers of 
India and Pakistan met in New Delhi and agreed as 
follows: 

"The two Ministers recognized the importance of 
availability and access to energy resources in the 
region around South Asia. It was further stated that 
the Ministers of Petroleum/Gas could meet to discuss 
the issue in its multifarious dimensions". 

On 26.9.2004 the Prime Minister of India and the 
President of Pakistan met in New York and agreed as 
foUows: 

"It was felt that such a project could contribute to 
the welfare and prosperity of the people of both 
countries and should be considered in the larger 
context of expanding trade and economic relations 
between India and Pakistan." 

Thereafter, during the visit to India on 
24-25 November, 2004 of the Prime Minister of Pakistan, 
accompanied by his Petroleum Minister, further discussions 
were held. The issue was broached with Iran at Tehran 
on 5-6 December 2004 and further dealt with in meetings 
with them in New Delhi on 7.1.2005 and 15.2.2005. 
Cabinet authorization for the approach to be adopted was 
secured on 9.2.2005. It is now proposed to hold bilateral 
discussions between the Petroleum Ministers of Pakistan 

State Gas Production & 2000-01 
Royalty paid 

2 3 

Andhra Pradesh Gas ~roduction 1604.00 
(MM CM) 

Roya~ paid 30.07 
(Rs. rores) 

Assam Gas ~rodUctiOn 2199.72 
(MM CM) 

Roya~ paid 16.57 
(Rs. rores) 

and India in pursuance of the agreement between the 
two Foreign Ministers in New Delhi on 6 September, 
2004 and subsequent developments in this regard. 

[English} 

Production of Natural Ga. 

*59. SHRI SURESH PRABHAKAR PRABHU: 
SHRI SURESH KALMADI: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the amount of natural gas produced from different 
sources in the country during each of the last three years, 
State-wise; 

(b) the rate and amount of royalty paid to each State 
during the said period; 

(c) whether in the light of the recent judgement of 
the Supreme Court, any enactment or regulatory model 
is contemplated to enable the States to have their own 
policy for exploitation of their petroleum and gas 
resources; and 

(d) if so, the steps taken/being taken by the 
Govemment in regard thereto? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) Royalty on natural gas is 
paid at the rate of 10% of the value of natural gas 
obtained at well head. The quantity of natural gas 
produced . in various States and the amount of royalty 
paid during the years 2000-01 to 2003-04 are given below: 

2001-02 2002-03 2003-04 

4 5 6 

1796.00 2038.00 1927.00 

32.43 35.61 35.48 

1990.87 2046.53 2203.62 

13.86 14.26 19.36 
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2 3 

Gujarst Gas production 3149.00 
(MMSCM) 

Royalty paid 53.06 
(Rs. Crores) 

Rajasthan Gas production 159.46 
(MMSCM) 

Royalty paid 1.22 
(Rs. Crores) 

Tamil Nadu Gas production 200.00 
(MMSCM) 

Royalty paid 2.79 
(Rs. Crores) 

Tripura Gas production 376.00 
(MMSCM) 

Royalty paid 
(Rs. Crores) 

(MMSCM : Million standard c:ublc metres) 

(c) No, Sir. There is no such direction in the 
judgement of the Supreme Court. 

(d) Does not arise in view of (c) above. 

/Translation] 

Firing on LoC 

*60. SHRI RAGHUAAJ SINGH SHAKYA: 
SHRI AVTAR SINGH BHADANA: 

Will the Minister of DEFENCE be plealed to Itate: 

(a) the number of times Pakistan has opened fire on 
Indian Army posts in Jammu and Kashmir in violation of 

.ceasefire agreement; 

(b) the number of soldiers and civilians k1l1edlinJured 
during the said firing; 

(c) the amount of compensation paid to the 
dependents of deceased soldiers and c~; 

(d) the outcome of flag meetings held with Pakistani 
counterpart to resolve the issue; 

5.39 

4 5 6 

3170.00 3531.00 3517.00 

46.62 84.12 74.48 

101.38 161.55 168.13 

0.76 1.37 1.39 

349.00 486.00 605.00 

5.37 7.68 11.03 

418.00 446.00 508.00 

5.74 5.75 5.94 

(e) the measures taken/proposed to be taken by the 
Govemment to ensure peace on the LoClborder; 

(1) whether the Incidents of terrorist attacka have been 
on increase in J&K; 

(g) if 80, the details of such attacks reported during 
the last six months; and 

(h) the number ot cas.. ot cross border infiltration 
reported during each of the last three years tUI date? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (h) Firing trom across the Una ot 
Control (LOC) on the Indian Army posts has been 
reported, once in November 2004, twice In January 2005 
and once in February 2005, in violation of the ceaaefire 
agreement. 

No soldier or civtlian has been kHled or wounded In 
the aforesaid firing incidents. The question of payment of 
compensation to the dependents of the deceased soldier 
and civilians, therefore, does not arise. 

The Issue of tour Instances ot firing trom across the 
border was raised by Director General Military Operation. 
(DGMO) with his Pakistani counterpart. Flag meetings at 
local levels were also held in November 2004 and January 
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2005. The Pakistani side denied complicity of Pakistani 
troops in opening fire and reaffirmed Pakistan's 
commitment to uphold the ceasefire. 

The ceasefire on the border with Pakistan is being 
upheld. All possible measures like fencing on LoC, 
Operation 'Sadbhavana·. to win hearts and minds of the 
people. Confidence Building Measures (CBMs). etc., have 
been taken to ensure that peace on the border continues. 

There is no perceptible increase in terrorist attacks 
in J&K in recent times. 

Details of estimated infiltration cases during the last 
three years are as under:-

Year Infiltration Cases 

2002 1729 

2003 1313 

2004 507 

January 2005 12 

(English} 

Guidelines for Loan to Priority Sector 

*61. SHRI KIRIP CHAlIHA: Will the Ministe. of 
FINANCE be pleased to state: 

(a) whether the Government has issued guidelines 
to commercial banks both in public and private sectors 
to adhere to a minimum limit for providing loans to priority 
sectors; 

(b) if so. the details thereof; 

(cl whether these guidelines are being followed by 
all the commercial banks; and 

(d) if not. the action taken by the Government against 
the erring commercial banks both in public and private 
sectors? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) and (b) The Reserve Bank of India 
has. from time to time. issued a number of guidelines to 
banks in regard to matters relating to Priority Sector 
Lending. A target of 40 per cent of net bank' credit (NBC) 
has been stipulated for lending to. the priority sector by 

domestic scheduled commercial banks, both in the public 
and private sector. Within this, sub-targets of 18 per cent 
and 10 per cent of NBC have been stipulated for lending 
to agriculture and the weaker sections respectively. 

(c) and (d) The guidelines on lending to Priority 
Sector are being followed by the scheduled commercial 
banks. In case. the domestic scheduled commercial banks, 
both in the public and private sector, have a shortfall in 
lending to priority sector/agriculture, they are required to 
deposit into Rural Infrastructure Development Fund (RIDF) 
established by NABARD, the amounts allocated to them 
by Reserve Bank of India vis-a-vis the shortfall in their 
achievement. As a disincentive for non-achievement of 
agricult ,_::.... :ending target. the rates of interest on the 
deposits made by the contributing banks have been 
lowered and are charged in inverse proportion to the 
extent of shortfall in the agricultural lending vis-a-vis the 
stipulated target of 18%. 

Merger of Banks 

*62. SHRI S.K. KHARVENTHAN: 
SHRI RAJESH VERMA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether any proposal is under consideration of 
the Govemment to merge one nationalised bank with the 
other nationalised bank; 

(b) If so. the details thereof; 

(c) the time by when the merger of these banks will 
be made effective; 

(d) whether any such mergers have taken place 
during the last three years; 

(e) if 80. the details thereof; 

(1) the names of the other banks likely to be merged 
during 2005-06; and 

(g) the manner the Govemment proposes to protect 
the· interests of the stakeholders and employees of such 
banks? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) to (c) IBA has recqmmended that 
Government should consider proposals for consolidation 
between nationalised banks in order to strengthen them. 
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Govt. has indicated that it would consider specific 
proposals from nationalised banks as they arise. Any such 
proposal for consolidation by way of merger etc. of one 
nationalised bank with another nationalised bank has to 
come from the management of the banks concemed with 
Govt. playing a supportive role as the common 
shareholder. No directive on consolidation has been issued 
by Govt. or RBI. 

(d) No, Sir. 

(e) Does not arise. 

(f) The Boards of Banks have to take a decision in 
this regard based on the synergy levels of merging! 
consolidating entities. 

(g) While supporting any merger proposal, 
Government will ensure that the interests of the 
stakeholders and employees of merging banks is 
adequately protected. 

(Trans/ation} 

Pending Court C .... 

'63. SHRI RAJ NARAYAN BUDHOLlA: 
SHRI VISHVENDRA SINGH: 

Will the Minister of LAW AND JUSTICE be pleased 
to state: 

(a) the sanctioned strength of Judges of various High 
Courts and Supreme Court; 

(b) the number of posts of Judges lying vacant in 
various courts as on date, court-wise; 

(c) the reasons for not filling of vacant posts; 

(d) whether a large number of civil, criminal and 
other cases are pending in Supreme Court and various 

. High Courts; 

(e) if so, the details thereof, State-wise and age-
wise; and 

(f) the steps being taken by the Government to fill 
up the vacant posts of Judges and for speedy disposal 
of long pending cases in courts? 

THE MINISTER OF LAW AND JUSTICE (SHRI H.R. 
BHARDWAJ): (a) to (f) The sanctioned strength as also 
the number of posts lying vacant In Supreme Court and 
various High Courts as on 28.02.2005 is given in the 
Statement-I enclosed. 

FIlling up of vacancies in the High Courts Is a 
continuous consultative process among the constitutional 
authorities. While every eHorts is m.de to fill up the 
existing vacancies expeditiously, vacancies do keep arising 
on account of retirements, resignation or elevation of 
Judges. 

Pursuant to the Supreme Court Judgment of October 
6, 1993 read with their Advisory Opinion of October 28, 
1998, the process of initiation of proposal for appointment 
of Judges of a High Court lies with the Chief Justice of 
that High Court. The Government has, however, been 
requesting the Chief Justices of the High Courts, Chief 
Ministers and the Govemors of the States, from time to 
time, to initiate proposals for filling up the present the 
antiCipated vacancies during the next six months. In 
response to these efforts, 79 proposals for appointments 
have been received from the Chief Justices of High Courts 
with regard to 138 vacancies obtaining as on 28.2.2005. 

As on 1st January, 2005 14,995 admiaaton matters 
and 15,156 regular hearing matters were pending in the 
Supreme Court of India. A Statement-II showing the 
pendency position in the High Courts as per the 
information available enclosed. Age-wlse details of the 
pending cases are not maintained. 

The pendency of cases in the Courts could be 
ascribed to various factors, which inter-lilia, include 
vacancies of Judges, new legislations, substantial Increase 
in fresh institution of cases, rise in population, heightened 
awareness of rights on the part of the citizens, granting 
of adjournments, industrial development In the country, 
Increase in trade and commerce and socio-economlc 
matters, legislative and administrative aspects touching 
on the life of citizens, lawyers' strikes etc. 

Various steps have been taken by the Government 
for the speedy disposal of cases which include setting 
up of fast track courts, amendment to the CIvU Procedure 
Codes, permanent adalats for diSputes relating to public 
utilities, increase in the number of posts of Judges, 
establishments of special courtsltribunals, improvement in 
the standard of legal education, adoption of alternative 
modes of disputes resolution, such as arbitration and 
conciliation. 
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SI.No. Name of the Court Sanctioned No. of No. of 
Strength vacancies Propoeala 
.. on received from 

28.2.2005 the Chief 
Justice of the 

High Court 
with reference 
to column 4 

Supreme Court 26 2 

High Courts 

1. Allahabad 95 17 01 

2. Andhra Pradesh 39 10 07 

3. Bombay 60 04 

4. Calcutta 50 15 04 

5. Chhattisgarh 06 03 

6. Delhi 33 04 05 

7. Gauhati 19 01 

8. Gujarat 42 07 08 

9. Himachal Pradesh 08 01 01 

10. Jammu & Kashmir 14 05 01 

11. Jharkhand 12 05 

12. Kamataka 40 09 04 

13. Kerala 29 

14. Madhya Pradesh 36 06 04 

15. Madras 42 16 17 

16. Orissa 20 06 05 

17. Patna 31 08 13 

18. Punjab & Haryan. 40 11 

19. Rajasthan 40 12 06 

20. Sikkim 03 01 

21. Uttaranchal 09 

Total 688 138 79 
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Psndtmcy po$itiOn in Ihs High Coutts .. on 1.3.2005 

SI,No. Name of the As on Civil Criminal Total 
High Court cases cues 

1. Allahabad 31.12.04 544655 175993 720648 

2. Andhra Pradesh 31.12.04 164915 17226 182141 

3. Bombay 31.12.04 288454 37330 325784 

4. Calcutta 30.06.04 206321 39896 246217 

5. Delhi 31.12.04 60353 10772 71125 

6. Gujarat 31.12.04 113505 25962 139467 

7. Gauhati 31.12.04 50442 6939 57381 

8. Himachal Pradesh 31.12.04 17939 5600 23539 

9. Jammu & Kashmir 31.12.04 42417 2435 44852 

10. Kamataka 31.12.04 118899 10754 129653 

11. Kerala 31.12.04 113652 21752 135404 

12. Madras 31.12.04 275730 23029 298759 

13. Madhya Pradesh 31.12.04 141785 59133 200918 

14. Orissa 31.12.04 91996 14553 106549 

15. Patna 31.12.04 63290 21658 84948 

16. Punjab & Haryana 31.12.04 218457 46845 265302 

17. Rajasthan 30.06.04 135432 40336 175768 

18. Sikkim 31.12.04 50 5 55 

19. Uttaranchal 31.12.04 29850 6048 35898 

20. Chhattisgarh 31.12.04 42158 21574 63732 

21. Jharkhand 31.12.04 20865 14947 35812 

Total 2741165 602787 3343952 
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{English} 

ADS and World Sank Aided Proiectll 

·64. SHRI M.P. VEERENDRA KUMAR: Will the 
Minister of FINANCE be pleased to state: 

(a) the development projects undertaken in the States 
especially Kerala by ADB and World Bank; 

(b) the States which have sought more assistance 
for future projects from ADB and World Bank; and 

(c) the response of Union Govemment thereto? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) to (c) The list of development 

projects undertaken in the States, including the State of 
Kerala, with the World Bank and Asian Development Bank 
(ADB) assistance during the last three years is given in 
the statement enclosed. 

States which have sought assistance for future 
projects from ADB and World Bank are Madhya Pradesh, 
Uttaranchal, North Eastem States, Kamataka, Jammu and 
Kashmir, Assam, West Bengal, Himachal Pradesh, UP, 
Tamil Nadu, Gujarat, Punjab, Delhi,Maharashtra and 
Kerala. Projects received from the States are scrutinized 
by the Ministry and posed for funding to the World Bank 
and Asian Development Bank if such projects conform to 
the Country Assistance Strategy/Country Strategy & 
Program jointly arrived at, between the Government of 
India and the concemed Multilateral Development Bank. 

SfIIt.lMnt 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

A /ist of Projects undelfaken in the States, including the State of Kersl8. with World 88nk and 
Asian Development Sank (ADS) assistance during the last three yeatS 

Name of Project 

2 

East West Corridor 

MP Road Sector 
Development Programme 

MP Road Sector 
Development Project 

Modemizing Govt. and 
Fiscal Reforms 

Assam Power Sector 
Development Programme 

Assam Power Sector 
Development Project 

Urban Water Supply and 
Environmental Improvement 

Chhattisgarh State Road 
Development Project 

Beneficiary 
State 

3 

West Bengal 

Madhya Pradesh 

Madhya Pradesh 

Kerata 

Assam 

Assam 

Madhya Pradesh 

Chhattisgarh 

Donor 
Agency 

4 

ADB 

ADB 

ADB 

ADB 

ADB 

ADB 

ADB 

ADB 

Ln. 
Amount 
usa 

million 

5 

320.00 

30.00 

150.00 

200.00 

150.00 

100.00 

200.00 

180.00 

Year of loan 
signing! 
Board 

approval 

6 

26.11.2002 

5.12.2002 

5.12.2002 

16.12.2002 

10.12.2003 

10.12.2003 

12.12.2003 

15.12.2003 
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2 3 4 5 6 

9. Assam Governance & Assam ADB 125.00 16.12.2004 
Public Resource 
Management Sector 
Development Programme 

10. Assam Governance & Assam ADB 25.00 16.12.2004 
Public Resource 
Management Sector 
Development Programme 

11. Multi Sector Project for J&K ADB 250.00 21.12.2004 
Rehabilitation In J&K 

12. Gujarat State Highway Project Gujarat World Bank 350.00 18.10.2000 

13. Karnatka State Highway Project Karnataka World Bank 360.00 26.7.2001 

14. Kerala State Transport Project KeraJa World Bank 255.00 6.5.2002 

15. Mizoram State Roads Project Mizoram World Bank 60.00 6.5.2002 

16. Uttar Pradesh State Uttar Pradesh World Bank 488.00 19.2.2003 
Roads Project 

17. Tamil Nadu Roads Sector Project Tamil Nadu World Bank 348.00 28.8.2003 

18. Rajasthan Power Sector Rajasthan World Bank 180.00 27.2.2001 
Restructuring Project 

19. Gujarat Earthquake Re- Gujarat World Bank 400.00 30.3.2001 
construction Program-II 

20. Andhra Pradesh Andhra Pradesh World Bank 246.778 4.2.1999 
Economic Restructuring 
Project 

21. AP District Poverty Andhra Pradesh World Bank 111.00 12.5.2000 
Initiatives Project 

22. AP Rural Poverty Andhra Pradesh World Bank 150.00 3.4.2003 
Reduction Project 

23. Assam Agricultural Assam World Bank 153.93 14.1.2005 
Competitiveness Project 

24. Chhattisgarh District Chhattlsgarh World Bank 112.56 18.8.2003 
Rural Poverty Project 

25. Integrated Watershed Multi-state World Bank 135.00 14.7.1999 
Development Prc;ect II 

26. Karnataka Watershed Karnataka World Bank 100.40 , 26.7.2001 
Development Project 
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27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

36. 

37. 

38. 

39. 

40. 

41. 

Wtitten AnSW61fS 

2 

Madhya Pradesh District 
Poverty Initiatives 

National Agricultural 
Technology Project 

Rural Roads Proj~ct 

Raj-District Poverty 
Initiatives Project 

Rural Women Dev. and 
Empowerment Project 

UP Sodic Land 
Reclamation Project II 

Utlaranchal Decentralised 
Watershed Development Project 

Uttar Pradesh Water 
Sector Restructuring Project 

Rajasthan Water Sector 
Restructuring Project 

Karnataka Community 
Based Tank Management Project 

Madhya Pradesh Water 
Sector Restructuring Project 

Maharashtra Rural Water 
and Sanitation Project 

A. P. Forest Community 
Management Project 

Kamataka Rural Water 
and Sanitation 

Kerala Rural Water 
Supply and ~nitation Project 

MARCH 9, 2006 

3 4 

Madhya Pradesh World Bank 

Multi-state World Bank 

Multi-state World Bank 

Rajasthan World Bank 

Multi-state World Bank 

Uttar Pradesh World Bank 

Uttaranchal World Bank 

Uttar Pradesh World Bank 

Rajasthan World Bank 

Karnataka World Bank 

Madhya Pradesh World Bank 

Maharashtra World Bank 

Andhra Pradesh World Bank 

Karnataka World Bank 

KeraJa World Bank 

5 

110.10 

100.00 

399.50 

100.50 

24.70 

194.10 

69.62 

149.20 

140.00 

98.90 

394.20 

181.00 

108.00 

151.50 

65.50 

120 

6 

5.12.2000 

22.6.1998 

8.11.2004 

19.5.2000 

24.4.1999 

29.3.1999 

30.7.2004 

8.3.2002 

15.3.2002 

4.6.2002 

30.11.2004 

30.9.2003 

8.10.2002 

8.3.2002 

4.1.2001 

{Tmnslalionj (a) whether the Government are contemplating to 
review the position of power generation in view of the 
power crisis in Northern India; Review of Power Generation 

*65. SHRI NARENDRA KUMAR KUSHAWAHA: 
PROF. MAHADEORAO SHIWANKAR: 

Will the Minister of POWER be pleased to state: 

(b) if so, the details thereof; 

(c) whether the power generated. by the Thennal 
Power Projects/Stations is not adequate enough to meet 
the demand in the country; 
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(d) if so, the reasons therefor; 

(e) the projects which are not generating the power 
according to their installed capacity; and 

(f) the effective measures taken by the Government 
in this regard? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) and (b) The electricity generation as well as power 
supply position in the country including that of Northern 
Region is reviewed on regular basis. In view of various 
initiatives taken by the Government, energy shortage in 
the country has declined from 8.8% in 2002-03 to 7.1% 
in 2003-04 and 6.8% in 2004-05 till December, 2004. 

Power shortages in the country including Northem 
Region are due to the growth in generation capacity 
addition not keeping pace with the growth in demand. In 
the Northem Region though overall generation during the 
period April O4'-January OS' has been almost as per the 
target, generation from hydro power station under various 
utilities in the Northern Region has been less than the 
target by 11.8% resulting in shortfall of 4250 Million Units. 
Low hydro generation has been mainly due to reduced 
inflows and relatively less snowfall/snowmelt particularly 
in the catchment region of Bhakra reservoir. During the 
same period, generation from thermal power stations in 
the Northern Region has, however, been 102.9% of the 
target and higher by 5.1% as compared to corresponding 
period last year. 

The energy and peak shortages in Northern Region 
during April 04' -January OS' were 9.4% and 10.1 % as 
compared to 5.4% and 6.5% respectively during the 
corresponding period of last year. 

(c) and (d) The overall electricity generation In the 
country during the period April O4'-January OS', has been 
as per the target. The growth of electricity generation 
during this period has been 6.0% as compared to 3.8% 
and 3.7% in the corresponding periods of 2002-03 and 

2003-04 respectively. Generation from thermal and hydro 
power stations has been as per the respective targets 
and higher by 4.9% and 16.3% respectively as compared 
to corresponding period of last year. 

Thermal stations could have generated more but for 
the following main reasons: 

(i) Shortage of Coal. 

(ii) Shortage of gas. 

(iii) Low dispatch schedules from beneficiaries for 
high cost liquid fuel power. 

(e) Generation targets of power stations are fixed by 
the Central Electricity Authority in consultation with the 
individual power utilities, every year. The names of thermal 
power stations In the country which have not generated 
as per their targets during the period April O4'-January 
OS' are given in the statement enclosed. 

(f) The following measures are being taken to Improve 
power generation in this regard: 

(i) Renovation, Modemization and Life Extension of 
thermal units: 

Government, through Power Finance Corporation 
provides Interest subsidy on loan to undertake 
Renovation & Modernization and Ufe Extension 
works. 

(ii) Improvement of Plant Load Factor by reducing 
periods of planned maintenance and by adopting 
better operation and maintenance practices. 

(iii) Efforts for supply of adequate quantity and 
quality of coal. 

(iv) Early stabilization of new generating units. 

(v) Creation of robust National Grid to facilitate inter-
regional transmission of power leading to 
Improvement in Plant Load Factor of Thermal 
Power Stations. 

List of thsnnal power stations not gtJntmlting as per tstgtJt during April'04-JanlJ8ty 05 

Statton 

NT PC 

Farakka STPS 

Anta GT 

Target 
MU 

2 

9008 

2431 

April'04-January 05 
Actual 

MU 

3 

7956.56 

2353.91 

Shortfall % of 
MU Target 

4 5 

1051.44 88.3 

n.09 96.S 
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2 3 4 5 

Kawas GT 3282 2237.01 1044.99 68.2 

Kayamku/am GT 1664 246.95 1417.05 14.8 

NLC 

Neyveli-II 8045 7269.12 n5.88 90.4 

DVC 

Durgapur 1508 1212.44 295.56 80.4 

Bokaro-B 2457 1999.12 457.88 81.4 

Mejia 4071 3780.11 290.89 92.9 

NEEPCO 

Kathalguri GT 1313 1294.33 18.67 98.6 

IPGPCL 

Rajghat 706 579.28 126.72 82.1 

IPGT 1523 1319.87 203.13 86.7 

Haryana 

F' Bad Ext 769 743.82 25.18 96.7 

Panlpat 5154 4982.39 171.61 96.7 

PSEB 

GNDTP 1n5 1701.51 73.49 95.9 

UPRVUNL 

Obra 4978 4498.06 479.94 90.4 

H'Ganj B 613 561.82 51.18 91.7 

Anpara 9716 9449.14 266.86 97.3 

GEB 

Gandhi Nagar 1-4 3262 2758.88 503.12 84.6 

Kutch Lig. 815 718.29 96.71 88.1 

GSECL 

Gandhinagar-5 1369 12n.97 91.03 93.4 

Dhuvaran CCPP 588 571.48 16.52 97.2 

GSEGL 

Hazlra CCPP 963 945.34 17.66 98.2 

AE CO. 

Sabarmati 2200 2168.97 31.03 98.6 
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2 3 4 5 

GETC 

GTE Corp 3719 2968.82 750.18 79.8 

MPGPCL 

Amarkantak 166 141.5 24.5 85.2 

Amarkantak-Ext 952 838.39 113.81 88.1 

Chhattisgarh 

Korba·tI 834 721.11 112.89 86.5 

Korba West 4660 4589.27 70.73 98.5 

MSEB 

Nasik 5148 4829.25 318.75 93.8 

List of !hennal power sl8tions/power utilititls not genemting a6 psr 1811J6/ during ApriI'04-J.l1IMty 05 

Station April'04.January 05 

Target Actual Shortfall % of 
MU MU MU Target 

2 3 4 5 

Koradi 5776 5543.22 232.78 96.0 

APTRANSCO 

Pedapuram CCGT 1322 975.11 348.89 73.8 

Jegrupadu GT 1337 1174.06 162.94 87.8 

Kondapalli GT 2093 1853.04 239.96 88.5 

Godavri GT 1250 1158.59 91.41 92.7 

KERALA 

Brahampuram DG 227 101.97 125.03 44.9 

Kojikode DG 299 123.18 175.82 41.2 

Cochin CCGT 918 85.78 832.22 9.3 

Kasargode DG 119 13.75 105.25 11.6 

KARNATAKA 

Raichur 8946 8899.6 246.4 97.2 

Yelhanka DG 293 170.34 122.66 58.1 
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2 3 4 5 

Bellary DG 156 32.96 123.04 21.1 

Tanir Bavi 1374 422.6 951.4 30.8 

Torangallu Import 660 355.88 304.12 53.9 

Belgaum DG 446 155.55 290.45 34.9 

TAMIL NADU 

Ennore 1163 993.76 169.24 86.4 

Mettur 6835 6750.86 84.14 98.8 

North Chennai 3720 3330.97 389.03 89.6 

Basin Bridge GT 126 31.36 94.64 24.9 

Valathur GT 551 445.75 105.25 80.9 

Kuttalam GT 540 501.08 29.92 96.4 

Samayanallur DG 410 270.35 139.65 65.9 

Neyveli TPS (Z) 1197 1005.9 191.1 84.0 

PPNL CCGT 1001 492.92 571.08 42.9 

Samalpatti DG 415 282.7 132.3 68.1 

Basin Bridge DG 902 621.16 280.84 68.9 

BIHAR 

Barauni 265 122.68 142.32 46.3 

JHARKHAND 

Patratu 1041 609.62 431.38 58.6 

TVNL 

Tenughat 1255 1093.82 161.18 87.2 

WBPDCL 

Bandel 1975 1819.02 155.98 92.1 

CESC 

Newcossipore 408 404.04 3.96 99.0 

ASSAM 

Namrup ST 43 0.13 42.87 0.3 

Namrup WHP 73 85.07 7.93 89.1 

Lakwa GT 349 246.97 102.03 70.8 

DLF 160 114.88 45.32 71.7 
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Recommendation. of expenditure Reform. 
Committee 

'66. SHRI MANSUKHBHAI D. VASAVA: 
DR. DHIRENDRA AGARWAL: 

Will the Minister of FINANCE be pleased to state: 

Accordingly, Ministry of Ananee has issued comprehensive 
austerity instructions on 24.09.2004. These measures, 
inltJNllia, include 1 0% cut for budgetary allocation for 
non-ptan, non-salary expenditure. 

Irregularttle. In GTB 

·67. SHRI SANTOSH GANGWAR: 
(a) whether the Government have examined the SHRI GURUDAS DASGUPTA: 

recommendations made by the Committee on Expenditure 
Reforms; 

(b) if so, the recommendations which have not been 
accepted aiongwlth the reasons therefor; 

(c) whether the Government has not been able to 
check the expenditure by high ranking officers on 
unproductive work; and 

(d) if so, the reaction of the Government thereto 
alongwith the action taken by the Government In this 
regard? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) to (d) The Government had set up 
the Expenditure Reforms Commission (ERC) to review 
the whole gamut of Government expenditure. The reports 
of the ERC covered 36 Ministries/Departments and 4 
specific issues, i. e. food subsidy, fertilizer subsidy, 
autonomous institutions and optimization of staff strength. 
The recommendations of the ERC excepting those relating 
to food subsidy have been broadly accepted by the 
Government. In so far as recommendations on food 
subsidy and related matters are concerned, ERC's 
suggestions have provided valuable inputs for formulating 
poliCies on subsidy, procurament, foodgrains trade, buffer 
stock, etc. 

It has been the constant endeavour of the 
Government to curtail non-developmental expenditure. 

Will the Minister of FINANCE be pleased to state: 

(a) whether it is a fact that the Oriental Bank of 
Commerce (OBC) has filed criminal complaint with CBI 
against five borrowers of Global Trust Bank (GTB) for 
misappropriating over Rs. 192 crores; 

(b) if so, the details thereof; 

(c) whether the internal Investigations have revealed 
many other cases of financial irregularities in some of 
the borrower accounts; 

(d) If so, the details thereof and the action taken 
thereon; 

(e) the total amount of loan disbursed by the Global 
Trust Bank from 1998 to 2004; 

(f) the number of personslborrowers who were 
advanced more than rupees one crore or more amount 
as loan and outstanding amount as on date; and 

(g) the steps taken by the Government to recover 
the loans? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) and (b) Upto 15.12.2004 Oriental 
Bank of Commerce (OBC) had flied five complaints with 
CBI against borrowers of erstwhile Global Trust Bank 
(GTB) for investigation of criminality observed in their 
accounts as per details given below: 

SI.No. Branch Name of account Amount Involved (Rs. crore) 

2 3 4 

1. Fort, Mumbai United SOftware Ltd. 6.76 

2. Mylapore. Chennai Pearl Distillery ltd. 30.28 
Kayvalya Agro Farms 
Pvt. Ltd. 
Smruthi Agro Farms 
Pvt. Ltd. 
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2 3 4 

3. Bandra. Mumbai Petro Energy Products 101.56 
Co. India Ltd. 

4. MG Road, Bangalore Shonkh Techno~es 46.00 
International Ltd. 

5. Nirman Point, Mumbai Business India 12.94 
Publications Ltd. 

(c) and (d) Internal investigations have revealed 
financial irregularities in 23 more borrower accounts as 
per details given in the Statement enclosed. In these 
cases the bank has filed 12 more complaints with CBI. 

31.3.1998 and 31.3.2004 was As. 2574.78 crores and 
As. 4194.42 crores respectively. As on 31.3.2004, there 
were 328 borrowers' accounts having an outstanding of 
As. 1 00 crore and above with an aggregate outstanding 
of As. 3702.03 crores. The bank is proactivefy pursuing 
recovery in NPA accounts of GTB and till 31.1.2005 
recovery of As. 127.96 crores has been made. Further, 
NPAs amounting to As. 811.88 crores in 32 accounts 
have been settled, restructured or upgraded. 

(e) to (g) The amount of loan disbursed by GTB 
from 1998 to 2004 is not readily available, as the system 
does not generate such Information. However, the 
outstanding balance of total advances of GTB as on 

SI.No. 

1 . 

2. 

3. 

4. 

!'l. 

7. 

Branch 

2 

Nariman Point, 

Fort, Mumbai 

Opera House, 
Mumbai FC 
Road. Pune 

Complaints filed after 15.12.2004 with CSI in erstwhile GTS accounts 

Mumbai 

Name of account 

3 

Aamya Traders Pvt. Ltd. 
Maestro Traders Pvt. Ltd. 

Indsec Securities and Finance ltd. 

Swabhiman Exim Pvt. Ltd. 
Shubhkamna Mktg. Pvt. Ltd. 
Naseeb Impex Pvt. Ltd. 

Bandra, Mumpai Prateek Aealty Pvt. Ltd. 

Opera House, 
Mumbai 

SO Road. 
Secunderabad 

Nariman Point, 
Mumbai 

Beautiful Aealtors Ltd. 
Crystal Gems 
Beautiful Diamond ltd. 
Beautiful Jewellers Pvt. Ltd. 

CCl Flowers Ltd. 
Interflora Farms & Exports 

Vidiani Agrotech Ind. Ltd. 

Amount recoverable 
(As. In crores) 

4 

49.49 

70.46 

42.66 

35.95 

109.47 

5.53 

12.93 
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2 3 4 

8. SO Road, 
Secunderabad 

Gem Cables & Conductors Ltd. 
Gem Telecom Ltd. 

39.43 

9. M Block, CP, New Delhi World Tex Ltd. 17.45 

10. Opera House, Mumbai Vikram Diamonds 
Hayagriv Ind. Ltd. 

64.48 

Hayagrlv Diamond Ind. Pvt. Ltd. 

11. CG Road, Ahmedabad Core Healthcare Ltd. 24.68 

12. M Block, CP, New De/hi Wise Infrastructure Ltd. 
Wise Ind. Parks Ltd. 

59.08 

/English} 

Fake Currency Note. 

*68. SHRI M. SHIVANNA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Govemment is aware that a very 
large number of fake currency notes are in circulation in 
the country; 

(b) if so, whether recently fake currency notes of 
more than one crore rupees have been received by the 
Reserve Bank alone; and 

(c) the steps taken by the Government to control the 
situation? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) As per information fumlshed by the 
National Crime Records Bureau (NCRB) on recoveries! 
seizures made by banks and law enforcement agencies, 
circulation of Fake Indian Currency Notes (FICN) of 
various denominations have been noticed. However, the 
quantity of FICN Is minuscule as compared to the total 
volume of Indian bank notes in circulation. 

(b) During 2003-04, the total value of forged notes 
detected and impounded at Issue Offices of the RBI and 
branches of banks in various denomination amounted to 
Rs. 2.76 crores. 

(c) To curb circulation of fake currency notes in the 
country, the Government has taken a number of steps 
which included stepping up of vigilance by the Border 

Security Force/Custom authorities to prevent smuggling 
of fake currency notes into the country, training and 
sensltisatlon of law enforcement agencies, dissemination 
of information on security features through print and 
electronic media for the benefit of public, etc. Further, 
based on the recommendations of a High Level 
Committee, some additional security features have been 
approved for incorporation in the Indian bank notes which 
will make counter1eiting extremely difficult. 

[Trans/ation} 

Export of Handicraft 

*69. SHRI TUKARAM GANPAT RAO RENGE 
PATIL: 

SHRI MADAN LAL SHARMA: 

Will the Minister of TEXTILES be pleased to mate: 

(a) the details of concessions and facilitIes being 
provided to the exporters for promoting export of handicraft 
itema; 

(b) whether the Govemment proposes to Introduce a 
new scheme for promoting handicraft; 

(c) If so, the details thereof; 

(d) whether the Government has set up Export 
Promotion CounclVSpecial Economic Zones to promote 
export of handicraft Items; and 

<e) if 90, the State-wise detaila' and the achievements 
thereof? 
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THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) The concession and facilities 
being provided by the Government to exporters for 
promoting export of handicraft items include: duty draw 
back on exports; assistance for participation in fairs! 
exhibitions abroad under Market Development Assistance; 
entitlement for duty free import of trimming and 
embellishment to improve quality of product; setting up of 
Special Economic Zones at Gautam Budh Nagar (Uttar 
Pradesh), Moradabad (Uttar Pradesh) and Jodhpur 
(Rajasthan); organization of Indian Handicrafts and Gift 
Fair and Carpet Expo; setting of India Exposition Mart at 
Greater Noida; setting up of National Centre for Photo 
and Picture Framing at Saharanpur and Jodhpur and 
internal and external publicity. 

(b) The Government is of the view that the above 
schemes are adequate for the present. 

(c) Does not arise. 

(d) and (9) Yes, Sir. The two Export Councils namely 
Export Promotion Council for Handicrafts and Carpet 
Export Promotion Council have been set up and three 
Special Economic Zones have been approved at Gautam 
Budh Nagar (Uttar Pradesh), Moradabad (Uttar Pradesh) 
and Jodhpur (Rajasthan) to promote export of handicrafts. 
Initiatives taken by these councils have contributed in 
increasing the export of handicrafts including hand-knotted 
carpets from Rs. 1220.00 crores in 1990-91 to Rs. 
12765.18 crores during 2003-04. The three Special 
Economic Zones have not yet become operational. 

(English/ 

Twelfth Finance Commission Report 

*70, SHRI ASADUDDIN OWAISI: 
SHAI MADHU GOUD YASKHI: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the' Union Govemment has accepted the 
recommendations of the 12th Finance Commisaion in toto; 

(b) if so, the details thereof; 

(c) whether massive share of reaourcea i8 likely to 
go to States in the form of debt relief and waivers; 

(d) if so, the estimated amount earmarked by Union 
Government to States for main~enanC8 of roads, buildings 
environment and heritage conservation; 

(e) the total amount likely to be disbursed to States 
from Central share during 2004-05; 

(f) whether Union Govemment have received any 
suggestions from the States on the recommendations of 
the report; and 

(g) if so, the details with the response of the Union 
Govemment thereto? 

THE MINISTER OF FINANCE (SHAI P. 
CHIDAMBARAM): (a) to (g) Govemment of India has 
accepted the recommendations of the Twelfth Finance 
Commission (TFC) relating to share of States in Union 
taxes and duties, grants-in-aid under Article 275(1), debt 
rescheduling at 7.5% rate of interest and debt relief to 
States. Other non-financial recommendations will be 
examined in due course. 

TFC has recommended total estimated transfer of 
Rs. 6,13,112.02 crore to States as share of States in the 
net proceeds of all shareable Union taxes and duties 
alld has recommended grants amounting to Rs. 
1,42,639.60 crore, aggregating to a total transfer of Rs. 
7,55,751.62 crore to the States over the five year period 
2005-10. 

TFC has estimated relief in interest payments of Rs. 
21,276 crore, lower repayments by Rs. 11,929 crore and 
loan waiver of Rs. 32,199 crore if all the States take 
necessary action to enact fiscal responsibility legislation, 
eliminate revenue deficit and meet other specified 
conditions as per TFC recommendations. 

The grants-in-aid for maintenance of Roads and 
Bridges, Public Buildings, Forests and Heritage 
conservation for the five year period 2005-10 is Rs. 15,000 
crore, Rs. 5000 crore, Rs. 1000 crore and Rs. 625 crore 
respectively . 

Revised estimates of State', share in Union taxes 
and duties in FY 2004-05 are Rs. 78,617 crore. 

The Union Government has not received any 
suggestions on the recommendations of the TFC. 

[Translation} 

External Debt 

*71. SHRIMATI ANURADHA GHOUDHAAY: 
SHRI MOHO. TAHIR: 

Will the Minister of FINANCE be pleased to state: 
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(a) the total foreign debt liability of our country 88 on 
date; 

(b) whether there has been an increase in the amount 
of foreign debt during the current year as compared to 
\t1e last year; 

(c) if so, the total percentage of increase registered 
in this regard; 

(d) whether the Government is committed to bring 
l....iwn the foreign debt; and 

(e) if so, the steps being taken by the Government 
in this regard? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) to (c) According to the latest data 
available, India's external debt stood at US $ 113.59 
billion at end-September 2004, showing an Increase of 
0.1 per cent as compared to US $ 113.46 billion at end-
September 2003. 

(d) and (e) Government follows a prudent external 
debt management policy to keep external debt within 
manageable limits. The policy focus Is on concessional 
loans, longer maturity profiles, close monitoring of short-
term debt and laying emphasis on non-debt creating 
capital flows. Recent initiatives towards moderation of 
external debt include prepayment of high cost loans, 
rationalization of interest rates on NRI deposits, end-use 
stipulations for external commercial borrowings and 
restriction on short-term trade credits. 

(English! 

Refinance Interest Rate 

'72. SHRI KIRTI VARDHAN SINGH: 
SHRI BRAJA KISHORE TRIPATHY: 

Will the Minister of FINANCE be pleased to state: 

(a) whether NABARD has reduced the rate of interest 
on refinance to increase the agriculture credits in the 
country; 

(b) if so, the details thereof; 

(c) the details of schemes of NABARD disbursed 
loans, the target fixed and achieved under such schemes 
during 2003-04 and 2004-05; and 

(d) the action taken to boost the loan assistance 
among agriculture graduates and post-graduates In various 
States? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) and (b) Yes, Sir. With effect from 
13th February, 2004, the rates of Interest on short-term 
refinance for seasonal agricultural operations are In the 
range of 5.25% to 5.75% as against the earlier range of 
5.50% to 6.00%. The rates of interest on schematic 
refinance for farm/non-farm sectors (term-loans) are now 
In a range of 5.50% to 6.75% against the previous range 
of 5.75% to 7%. The details are given In the Statement-
I enclosed. 

(c) The details of the disbursement and achievement 
under the different schemes of NABARD are given In the 
Statement-II enclosed. 

(d) The initiatives taken by NABARD to boost loan 
assistance among agriculture graduates and post 
graduates in various States are as under: 

1. Under the Agrl-Cllnics and Agrl-buslness Centres 
(ACABC) Scheme introduced in 2001, agriculture 
graduates are eligible for loan assistance to set 
up ACABC units. 

2. Margin money/collateral requirement has been 
waived for loans upto Rs. 5 lakh. 

3. Refinance support under automatic refinance 
facilities is being allowed. 

4. Soft loan assistance for margin money may be 
availed Irrespective of avallment of refinance from 
NABARO. 

5. Rate of interest on refinance has been fixed at 
5.5% Irrespective of size of the loan. 

6. Six months expenaes for setting up of unite is 
allowed to be capitalized and Included in the 
project cost. 

7. Eight districts have been identified In eight States 
for intensified implementation of the scheme. 
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Slab 

1. 

2. 

3. 

MI: 
LD: 
SGSY: 

OF: 
A&M: 
NFS: 

Writttlf1 An~rs MARCH 9, 2005 

SIIIltImlNlt I 

The Rates of Schemslic ReHnance for fsrm and non-fsrm Sectors 

Loan Size NER Other RegIons 
Including 
Sikkim & 

A & N Islands 
For all MI, DLF, LO, WlD, NFS Cold 

purposes SGSY, SHG, SC-ST storage! 
Action Plan rural 
of Contract godown 

farming under and other 
AEZ, A&M, activities 

RH, FM 

Upto Rs. 5.50 5.50 5.50 5.50 
50,000/-

From Rs. 5.50 6.25 6.25 6.25 
50,000 to 
Rs. 2 lakh 

Above Rs. 5.50 6.25 6.50 6.75 
2 Lakh 

Minor Irrigation DlF: Dryland Farmlng 
land Development WLD: Wasteland Development 
Swamajayantl Gram SHG: Se" Help Groups 
Swarozgar Yojana AEZ: Agrl Export Zone 
Organic Farming RH: Rural Houalng 
Aromatic & Medicinal Plants FM: Farm Mechanisation 
Non-Farm Sector 

St8fBmentll 

Sector-wise disbufStlment of refinance by NABARO undsr Schematic lending 
during the ytNIr 2003-04 and 2004-05 

SI.No. Purpose Target Disbursement % Target Disbursement 
2003-04 2003-04 Achievement 2004-05 As on 31st 

140 

Agri-
Clinics 

5.60 

5.50 

5.50 

(Ra. In crore) 

% 
Achievement 

December, 2004 

2 3 4 5 6 7 8 

1 . M.inor Irrigation 1.047.47 651.45 62.19 860.53 415.2 48.25 

2. land Development 158.2 185.56 117.3 203.97 212.36 1 104.11 

3. Farm Mechanisation 1,493.55 827.51 55.41 1,105 779.45 70.54 
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2 

4. Plantation & 
Horticulture 

5. PF/SGP/AH-
others 

6. Fisheries 

7. Dairy 

8. Storage/market yard 

9. Forestrylwasteland 
and development 

10. Bio-Gas/Non-
conventional 
energy sources 

3 4 

306.04 250.75 

242.11 280.37 

48.28 23.25 

874.32 669.15 

219.99 25.38* 

18.93 10.94 

10.2 0.93 

5 6 7 8 

81.93 337.41 125.36 37.15 

115.8 304.84 229.04 75.13 

48.15 59.38 20.57 34.65 

78.53 987.95 487.46 48.29 

11.54 87.15 21.65 24.85 

57.81 27.16 3.39 12.47 

9.12 3.05 0.02 0.51 

11. Non-farm sector 1,760.38 2563.22 134.25 2667.17 1,713.04 64.23 

12. SGSY 594.13 229.45 38.62 373.23 316.14 84.7 

13. SC/ST Action Plan 151.34 73.61 48.64 125.58 60.07 47.83 

14. SHG 460.~8 705.44 153.03 873.33 765.89 87.7 

15. Others 214.1 1,308.28 611.06 504.45 766.93 152.03 

Total 7,600 7,605.29 100.07 8,500.2 5,896.57 69.37 

Amount pertains to NABARD Refinance disbursed to the banks under schematic lending and does not include capital Investment 
subsidy scheme (CiS). Under CIS during the yea" a subsidy of Rs. 88.40 crore and refinance of Rs. 22.89 crore was released, 
Anhancing the aggregate capacity created to 88.82 lakh tennes. 
SGRY·Swamjayanti Gram Swarojagar Yojana. 
SHG·Self Help Group. 
SC/ST·Scheduled Caste/Scheduled Tribe. 

Financial A •• istllne. through El8nlca to Teuneml 
affected People 

'73. SHRI DUSHYANT SINGH: 
SHRI E. PONNUSWAMY: 

Will the Minister of FINANCE be pleaaad to state; 

(a) whether any public sector bank is adopting any 
Tsunami affected village; 

(b) if so, the details thereof; 

(e) whether the public sector banks have made any 
assessment on the financial need of the villages of such 
Tsunami affected areas; 

(d) if so, the details thereof, State-wi8e and bank-
wise; 

(e) whether the Govemment has announced a apeciaI 
Tsunami relief Package for providing aubsidlzed financial 
assistance through banks to the Tsunami affected 
fishermen; and 

(f) if so, the details thereof alongwith the number of 
applications received 80 far, State-wise? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) and (b) AcQording to the information 
furnished by the Reserve Bank of India (RBf), the State-
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wise and Bank-wise details ot Tsunami affected villages 
adopted by the Public Sector Banks are indicated in the 
Statement-I enclosed. 

Public Sector Banks (PSBs) to expeditiously implement 
the Rajlv Gandhi Rehabilitation package for Tsunami 
affected areas and a revised relief package including 
banks loan along wIth guidelines dated 24th February, 
2005 was issued to the respective StateslUnion Territories 
ie. Andhra Pradesh, Kerala, Tamil Nadu, Pondlcherry and 
Andaman & Nicobar Islands for immediate implementation. 
The salient features of the revised special relief package 
for fishermen community is indicated in the Statement-III 
and IV. Data relating to the number of applications 
received under the package are not available at present. 

(c) and (d) The State-wise details of assessment on 
financial need of the Tsunami affected areas made by 
the Public Sector Banks are Indicated in the Statement-
/( enclosed. 

(e) and (f) Government of India vide its Office 
Memorandum dated 27.01.2005 advised CMOs of all 

State-wis8 and Bank-wise details 01 villages adopted as Tsunami aHectfJd 

(I) Tamil Nadu:-

Banks in Tamil Nadu have not specifically adopted any village but have ensured that under the common area of 
bank branches relief measures are provided to all the 41 Tsunami affected villages. 

(il) Pondlcherry:-

Villages adopted Bank-wise. 

SI.No. Name of the Bank 

2 

1. Andhra Pradesh 

2. Bank of Baroda 

3 Bank of India 

4. UCO Bank 

5. Indian Bank 

6. Indian Overseas Bank 

(III) Kerala:-

Name of the Village adopted 

Krusukuppam 

Vamba Keerapalayam 

Vaithikuppam 

Kolapet 

3 

Pannlthlttu, Narambai, Veerampattinam, Pudukuppam, Nallavadu 

Vadakatteli, Keelalyur, Mudalimedu, Keelavanjur, Melavanjur, 
Pattinancherry, Vadakuvanjur 

Banks have adopted the following vlllageslwards. 

1. 

2. 

3. 

4. 

5. 

Indian Bank 

Indian Overseas Bank 

Corporation Bank 

Canara Ba~ 

Bank of Baroda 

Cherlyazheekal, Azheekal, Edakkazhiyoor 

Engadlyur 

Cheriyazheekal, Alappad 

Methala, Manathala, Kaipamangalam, Kudlu, Chertffllthoor, Nealeswar 

Perlnjanam, Umba 
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fl. Syndicate Bank 

7 Vijaya Bank 

R State Bank of India 
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3 

Hosbettu, Chlthari, Uppala, Pallikere 

Bambrana, Itchalangod, Kolpady 

Kadappuram, Kasargod, Kanhangad 
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O. State Bank of Travancore Ochira Ward No. 1 of Azheekal, Karunagapally Ward No. 3 Azheekal, 
Anddhakaranazhl, Hosdurg, Trtkkarippur 

10. Dhanalaskhmi Bank Ltd. Edvilangu 

11. V. Bank Punayoor 

12. NGMB Kalanad, Padne, Ajanur, Kunjathur 

(iv) Andaman and Nlcobar lalanda:-

All the villages in the Union Territory are already 
allotted to one bank branch or other under Service Area 
Approach and bank branches are required to take care 
of the entire credit needs in their respective service area 
villages. 

(v) Andhra Pradeah: 

Banks have not adopted any village. However, all 
the banks in the 9 coastal districts, which have been 
affected by the Tsunami, are Implementing relief 
measures. 

SllIftlmlml /I 

Assessment made by PSBs on /hs financial ntHId of 
Tsunami aHsctsd amBS 

(I) Tamil Nadu:-

Siale Level Bankers Committee (SLBC) convenor 
bank for the State has assessed the credit requirement 
of the Tsunami affected at As. 420.30 lakh with 1593 
accounts. 

(II) Pondlcherry:-

dank-wise assessment is as under: 

Bank 

J\ncihra !3ank 

fbnk of Baroda 

Accounts 

2 

50 

366 

Amount 
(As. lakh) 

3 

20.00 

33.72 

Bank of India 

UCO Bank 

Indian Bank 

lOB 

2 

82 

105 

290 

313 

(Ill) Andlimen and Nlcobllr Islana:-

Bank-wise details are as follows:-

Andliman District 

SBI 410 

Syndicate Bank 802 

Canara Bank 72 

Indian Bank 31 

UCO Bank 67 

PNB 8 

Allahabad Bank 148 

lOB 10 

VJjaya Bank 3 

Bank of Baroda 4 

Cooperative Banks 7858 

Nlcobllr District 

SBI 67 

Syndicate Bank 94 

Cooperative Banke 2175 

3 

65.00 

60.00 

166.25 

107.00 

529.51 

966.71 

63.02 

132.27 

165.86 

50.34 

380.12 

12.49 

32.34 

217.12 

5309.88 

106.23 

109.36 

251.03 
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(Iv) Andhra Pradesh:-

Preliminary assessment on the extent of damage to 
the loss of property and life has been made by the 
Fisheries Department of the Government of Andhra 
Pradesh. According to its report, the loss is estimated at 
Rs. 36.05 crore. Banks in the State have prepared a 
special credit plan of Rs. 61.36 crore in coordination with 

the State Government, which is being implemented In 
the nine coastal districts affected by Tsunami. 

(v) Kerala:-

Preliminary assessment as made by State 
GovemmentlPSBs is about Rs. 90 lakhs. However, the 
detaited estimate for three more districts are yet to be 
received. 

Rejiv Gendhi Rehabilitation package 

The salient features of Rajiv Gandhi Rehabilitation package-Fishermen: The brunt of the Tsunami have been borne 
by the fishermen community. As such, a special package has been approved for replacement of boats and nets with 
the following norms (for Karala, Tamil Nadu, Andhra Pradesh and Pondicherry). 

(a) 

(b) 

(c) 

(d) 

(o) 

Replacement of Cataraman Boats 
plus nets upto units cost of Rs. 32,000 

Replacement of Boats plus motor and 
nets upto unit cost of Rs. 1.50 lakh 

Replacement of Mechanized boats 
plus nets upto unit cost of Rs. 20.00 
lakh 

Repair of Mechanized boats 

Repairs of all other types of boats 

Fishermen covered by the package indicated at (a) 
will have the option to opt for package indicated at (b) 
above. 

Bank loans will carry interest at 7%. Interest subsidy 

Fully Subsidy 

50% subsidy and 50% loan 

35% subsidy (with a ceiling of 
Rs. 5.00 lakh) and balance as 
loans 

60% subsidy (with a ceiling of 
Rs. 30.00 lakh) and balance as loan 

Full subsidy upto Rs. 10,000 

of 2% will be paid in case of prompt repayment. The 
moratorium for the loan payment will be one and a half 
years and repayment period will be seven years after 
that. Affected fishermen will be entitled to get loans, even 
if earlier loans are outstanding. 

SIIIMm'lnt IV 

Rajiv Gandhi Rehabilitation package for Andsman & Nicobar Islands 

The salient features of Raiiv Gandhi Rehabilitation package-An assistance of Rs. 15.01 crore has been approved 
for the fishery sector, which includes Rs. 2.53 crore for construction of cold storage. On the lines of the package for 
the fishery sector for the mainland, it has been agreed that the cost of country boats in the lowest category may be 
fully reimbursed. Keeping in view the high coat of transportation 88 m08t of these boats are to be fabricated in the 
mainland and tt,en transported, the following package has been approved (For Andaman & Nicobar Islands). 

(a) Replacement of country 
Boats (Dongies) plus nets upto unit 
cost of As. 65,000. including 
transportation cost from main land 

Full Subsidy 
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(b) 

(c) 

(d) 

(e) 

Repfacementlupgradation of Boats 
plus motor and nets· upto units oost of 
Rs. 1.50 lakh 

Repair of boats with motors 

Repairs of country boats (Dongies) 

Repairs of cold storage 

50"k subsidy and balance as loan 

80% BUbsidy (with a ceiHng of 
Rs. 65,000) and balarlce u loan 

FuJI subsidy upto Rs. 10,000 
I 

As per damage assessment. 

Note: There are no fibre glass or big mechanised boats in the Islands. 

Fjshermen covered by the package Indicated at (a) 
will have the option to opt for package Indicated at (b) 
above. 

Banks loans wiD carry interest at 7%. Interest subsidy 
of 2% will be paid in case of prompt repayment. The 
moratorium for the loan payment will be one and a half 
years and repayment period will be seven years after 
that. Affected fishermen will be entitled to get loans. even 
il earlier loans are outstanding. 

[TrsnslliltionJ 

Private Investment In Power Sector 

*74. SHRI ANANT KUMAR HEGDE: Will the Minister 
of POWER be pleased to stale: 

(3) whether the Government propose to formulate a 
scheme to increase private investments in power sector; 

(b) if so. the details thereof; 

(c) whether any target has been fixed by the 
Government in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) and (b) The National Common Minimum Programme 
has reiterated the commitment of the Govemment to an 
increased role for private generation of power and more 
importantly, In power distribution. From time to time, 
Government has taken several measures to increase 
private investment in the power sector. Also, 100% 
Foreign Direct Investment has been permitted in projects 
for electricity generation, transmission and distribution. 

The Electricity Act, 2003 which has come into effect 
from 10th June, 2003 contains several measures t() attract 

private Investment In the power sector. Government has 
also initiated the process of reforms and restructuring of 
power sector which would improve the finances of the 
power utilities thereby attracting private investments. 

Under the Act, thermal generation has been fuMy 
delicensed and captive generation has been freely 
permitted. 

Under the provisions of the Act, open access In 
transmission has been introduced to promote competition 
amongst the generating companies who can now sell to 
different distribution licensees across the country. 
Guidelines for competitive bidding for procurement of 
power by distribution licensees under the Electricity Act, 
200:; have been issued. 

Government has also been assisting the private sector 
power project8 In achieving financial closure. Encouraged 
by the provisions of the ElectricltyAct, 2003, the finanCial 
Institutions have conveyed that there would be no dearth 
of funds for viable projects with reasonable tariffs 
implemented by promoters having credible background. 
An Inter-Institutional Group (IIG) comprising senior 
representatives from the financial institutions as well 8& 

from the Ministry of Power, has beelt Instrumental In 
facilitating financial closure of 11 private power projects 
having a total capacity of over 4000 MW in the last one 
year. 

(c) 3nd (d) In the 10th Five Year Plan, a total 
capacity addition of 7121 MW has been targeted from 
private sector. Out of this, 718 MW capacity has so far 
been commissioned and 13 projects with a total capacity 
of about 5800 MW are under execution. Further, the IIG 
is presently facilitating financial closure of 8 projects of 
about 10,000 MW capacity. 
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(Enp/ishj 

PMGSY 

'75. SHRI SHAINIWAS DADASAHEB PATIL: 
SHRI VIRENDRA KUMAR: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) the State-wise amount allocated in the year 2004-
2005 for the implementation of 'Pradhan Mantrl Gram 
Sadak Yojna' in the country; 

(b) the target date for completion of 'Pradhan Mantri 
Gram Sadak Voina'; 

(c) the norms fixed for construction of roads under 
this scheme; 

(d) whether the Government has received 
representations from the States regarding this Vojna; 

(e) if so, the details thereof: 

(f) the reasons for not allocating sufficient funds to 
certain States; 

(9) the details of the progress of 'Pradhan Mantri 
Gram Sadak Vojna' till date, State-wise along with the 
~xpenditure incurred thereon; 

(h) whether the above mentioned project Is lagging 
behind its scheduled date of completion; and 

(i) if so, the extent of delay and the reasons therefor? 

THE MINISTER OF RURAL DEVELOPMENT (DR. 
RAGHUVANSH PRASAD SINGH): (a) State-wise 
allocation for the year 2004-05 under Pradhan Mantrl 
Gram Sadak Vojna (PMGSV) is given In the Statement-
I enclosed. 

(b) The Pradhan Mantri Gram Sadak Vojna (PMGSY) 
seeks to provide connectivity by way of all-weather roaels 
to all Unconnected eligible Habitations. Though the goal 
of the programme was to achieve connectivity to all 
eligible habitations by the end of the Tenth Plan Period, 
the annual targets and achievements are based on the 
budgetary allocation made from year to year. In the 
Budget Announcement of 2005-2006, the Finance Minister 
has announced 'Bharat Nirman' to be implemented over 

a period of four years. The goals include connecting all 
villages that have a population of 1000 (500 in the case 
of hillyltribal areas) with a road by 2009. 

(c) The PMGSY aims to construct high quality rural 
roads in accordance with the PMGSY Guidelines as per 
the technical standards in the Aural Aoads Manual of 
the IRC (IRC: SP20:2002) and (which appUcable), the 
Hill Aoads Manual (IAC:SP:48). 

(d) and (e) States have from time to time been giving 
suggestions on various aspects of the Vojana. Several 
States, including Punjab, Haryana and Kerala, have asked 
for higher allocations based on their contribution to the 
Cess. Several States, including Madhya Pradesh, Uttar 
Pradesh, Tamil Nadu and Kamataka, have asked for 
additional funds keeping in view the large number of 
unconnected habitations. HIli States also made 
suggestions in the light of the conditions obtaining In 
their areas. 

(f) Annual proposals are received from States and 
works are executed on a time bound basis. Aeleases to 
States are on the basiS of allocation earmarked subject 
to utilisation of earlier releases and submission of audited 
accounts. In case the88 programme requirements are not 
met, the next Instaiment is held up. 

(g) Statement-II Indicating State-wi.. Physical and 
Financial Progress of PMGSV Is enclosed. 

(h) and (I) Though the programme goal was to 
connect the eligible habitations by the end of the Tenth 
Plan Period, targets are determined on the basis of annual 
budgetary allocation primarily based on accruals Into the 
Central Aoad Fund. 

A/~lion of funds under the PMGSY for 2004·05 

S1.No. State Annual Allocation 
(As. In crores) 

2 3 

1. Andhra Pradesh 90.00 

2. Arunachal Pradesh 35.00 

3. Assam 75.00 

4. Bihar 150.00 
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2 3 2 3 

f.:. Chhattisgarh 87.00 18. Mizoram 20.00 

G. Goa 5.00 19. Nagaland 20.00. 

7. Guiarat 50.00 20. Orissa 175.00 

u. Haryana 20.00 21. . Punjab 25.00 

9. Himachal Pradesh 60.00 
22. Rajasthan 130.00 

10. Jammu & Kashmir 20.00 
23. Sikkim 20.00 

11. Jharkhand 110.00 
24. Tamil Nadu 80.00 

12. Karnataka 95.00 
25. Tripura 25.00 

13. Kerala 20.00 

14. Madhya Pradesh 213.00 26. Uttar Pradesh 315.00 

15. Maharashtra 130.00 27. Uttaranchal 60.00 

16. Manipur 20.00 28. Weat Bengal 136.00 

17. Meghalaya 35.00 Total 2220.00 

.,.,.",.", II 

Phpicsl & A'n~1 ptoglWlS undtlr PMOSY in PlMH-I to Ph6H-N (2OfXJ-01 to 2OOtI-05) 

(RI. in crore) 

Si.No. State Value 01 Amount No. 01 LengIh of road No. 01 Road Length 01 Exp. Uplo 
propoeal Releued road works (in km.) works road WOI1<I (upto 

works completed completed Jan., 05) 
(utpo (upto 

Jan., 05) Jan., OS) 

2 3 4 5 6 7 8 9 

1. Andhra Pradesh 918.53 757.91 3733 9114.52 3001 6881.20 881.70 

2. Arunachal Pradesh 127.48 127.48 341 1021.73 315 1007.55 122.73 

3. Assam 674.10 452.01 808 2325.36 494 n4.80 295.97 

4. Bihar 452.87 313.89 968 2219.85 261 707.40 242.00 

S. Chhattlagarh 1088.24 549.59 1034 6013.03 416 2354.32 488.10 

6. Goa 9.72 10.00 90 178.16 70 156.86 5.17 

7. Guiarat 325.20 215.86 1200 2613.88 768 1623.62 172.95 
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2 3 4 5 6 7 8 9 

fl. Haryana 173.83 107.92 85 1213.58 48 709.72 96.09 

~). • Himachal Pradesh 446.37 315.66 743 3349.24 335 1301.00 195.03 

10. Jammu & Kashmir 171.69 75.00 178 636.27 36 82.93 40.97 

11. Jharkhand 472.10 352.92 501 2752.90 224 1229.75 304.64 

12. Karnataka 424.70 365.68 1709 5442.30 1233 4069.77 322.52 

13. Kerala 131.18 69.17 366 679.98 144 275.41 56.17 

14. Madhya Pradesh 2089.72 1424.44 2486 12182.00 1359 6359.70 1291.95 

15. Maharashtra 684.75 454.29 2158 5146.84 1379 2865.35 298.96 

16. Manipur 120.71 80.00 790 710.64 416 72.67 59.06 

17. Meghalaya 115.67 115.67 317 718.33 248 563.71 76.22 

18. Mizoram 211.24 118.11 80 1032.50 48 705.40 109.43 

19. Nagaland 124.23 88.95 185 1606.29 156 1203.11 80.06 

20. Orissa 1360.53 878.54 2140 6417.92 1066 2604.60 562.99 

21. Punjab 217.90 127.40 516 1282.78 345 665.27 100.89 

22. Rajasthan 1385.40 1137.89 3289 12400.71 2704 9405.28 1048.94 

23. Sikkim 86.27 70.97 81 1444.73 40 1267.31 46.77 

24. Tamil Nadu 550.51 353.14 2230 4196.89 1320 2246.56 277.47 

25. Tripura 76.60 76.60 247 619.68 194 416.61 49.00 

26. Uttar Pradesh 1564.59 1245.03 8599 15631.65 6415 10746.96 1016.80 

27. Uttaranchal 258.93 201.04 213 1227.39 102 385.78 111.52 

2B. West Bengal 1044.81 717.12 754 3982.50 374 1802.01 477.37 

Total , . 15305.85 10803.26. 35841 105960.64 23511 62284.65 8589.47 

[Translation} (b) If so, the details thereof; 

Handicraft Sector (c) the schemes and aspects kept in mind at the 

"76. SHRI BIR SINGH MAHATO: 
time of preparing development schemes for the artisans; 

SHRI ANJAN KUMAR M. YADAV: (d) whether the,. are shortcomings in Implementation 

Will the Minister of TEXTILES be pleased to state: of these schemes; 

(a) whether the Govemment has assessed the number (e) if 80, the details thereof and remedial steps taken 
of workers of Handloom and Handicraft sector in the by·the Govemment In this regard; 
country; 
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(f) whether the Govemment has any proposal for the 
establishment of training centres for handicraft artisans! 
workers: and 

(9) if so, the location-wise details thereof? 

THE MINISTER OF TEXTilES (SHRI SHANKERSINH 
VAGHELA): (a) and (b) Yes, Sir. The census of handicraft 
artisans on all India basis was conducted in the year 
1995-96 through National Council for Applied Economic 
Rosoarch & as per their report, the total employment in 
thn handicrafts sector was 47.61 lakhs in 1995-96. 
The State-wise details are given in the Statement-I 
enclosed. 

,Ioint census of handlooms and powertooms was also 
undertaken in the year 1995-96 and there ware 65.51 
lakh persons engaged in weaving and associated activities 
in handlooms sector in the country. The State-wise details 
are given in the Statement-II enclosed. 

(c) The schemes currently under implementation for 
development and promotion of handicraft sector include: 
Baba Saheb Ambedkar Hastshilp Vikas Yojana; Design 
& Technology Upgradation; Marketing & Support Services; 
Export Promotion; Training & Extension; Research and 
Development; Bima Yojana & Special Handicrafts Training 
Project. 

These schemes have been prepared keeping in view: 
Generation of productive employment opportunities to 
achieve higher standard of living of artisans individually 
and collectively in rural and urban craft cluaters; meeting 
the requirement of the sector in the area of marketing, 
deSign development, training, weH..-e of artisans etc.; 
increased foreign exchange earning for the country and 
preservation of cultural heritage through research and 
documentation, region/craft specific strategies and 
protection of crafts facing extinction. 

(d) and (e) Periodic evaluation of schemes is carried 
out with a view to assess their outreach and impact and 
based on the evaluation, necessary corrective measures 
are taken from time to time. 

(f) Training is being imparted to artisans through the 
eXisting departmental training centres and through grem-
in-aid to NGOs, State Handicrafts CorporatiOns, Apex 
organizations, master draftspel'sone etc. under Ambedkar 
Hnsthshilp Vikas YoJana and Special Handicrafts TfSining 
Project on the basis of need based proposals within the 
budgetary allocation. 

(g) Does not arise. 

""""nll 

StIlts-wistJ Numbtlr 01 Hsndicrslts AI1is8ns 
in 1995-96 

State 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Delhi 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Kerala 

Kamataka 

Madhya Pradesh 

Maharalhtra 

Manipur 

Meghalaya 

Mizoram 

Nalganad 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Predeesh 

West Bengal 

Union TerrttoriH 

Andamen & Nicobar Islands 

Aritsans 

2 

121880 

15735 

100482 

213115 

1122 

141970 

117933 

49015 

542119 

15258 

21779 

51123 

112816 

379988 

53564 

5260 

79878 

101907 

69356 

407700 

8768 

125342 

244495 

'178529 

554281 

1090 

158 
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2 

Chandigarh 430 

Dadra & Nagar Haveli 111 

Daman & Diu 278 

Lakshadweep 126 

Pondicherry 1832 

All India 4761186 

SllltHMnI 1/ 

StattJ-wIsB dsftllls of numbBr of ptlfB0n8 tJngsgtKI in 
wuving and sssocistlJd activiti6s 

SI.No. Name of the State 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Chhattiagarh 

6. Delhi 

7. Goa 

8. Gujarat 

9. Haryana 

10. Himachal Pradesh 

11. Jammu & Kashmir 

12. Jhal'1<hand 

13. Kamataka 

14. Kerala 

15. Madhya Pradesh 

16. Maharashtra 

No. of persons 
engaged in Weaving 

and associated 
ActivIties 

3 

490616 

53473 

2322288 

110732 

28382 

6708 

25 

57936 

22810 

65099 

51847 

56975 

177562 

63153 

80901 

2 3 

17. Manipur 462087 

18. Meghalaya # 

19. Mlzoram # 

20. Nagaland 126228 

21. Orissa 246782 

22. Pondicherry 7369 

23. Punjab 13160 

24. Rajasthan 71915 

25. Sikklm 1228 

26. Tamil Nadu 607675 

27. Trlpura 291761 

28. Uttar Pradesh 401362 

29. Uttaranchal 19322 

30. West Bengal 686254 

Total 6661354 

.Oats not received from Meghalaya and Mizoram. 

Abolition of ExclH and Customs Duty 

*77. SHRI KIREN RIJIJU: 
SHRI BASU DEB ACHARIA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether attention of the Govemment has been 
drawn to the news-item appearing in Economic TimtJS on 
15th January, 2005 captioned ULahiri Panel for lower levies 
on crude"; 

(b) whether the Government have examined 
recommendations made by the Lahiri Committee; 

(c) if 80, the details thereof and action proposed to 
be taken in this regard; 

(d) whether the Govemment is alao considering 
exempting customs and excise levies on subsidized 
products auch as cooking gas and kerosene; and 
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(e) if so, whether PSUs refineries will loae their 
profitability thereafter? 

THE MINISTER OF FINANCE (SHRI P. 
CHlDAMBARAM): (a) to (c) The Advisory Group headed 
by Dr. Ashok Lahiri had submitted its recommendations 

CUSTOMS 

Product 

Crude petroleum oil 

Petrol and diesel 

Kerosene (Public Distribution System) 

Liquefied Petroleum Gases (for domestic use) 

Other petroleum products 

CENTRAL EXCISE 

on revision of tariff structures for petroleum sector. Taking 
into consideration the recommendationa of the Advisory 
Group and the vlewe of the Ministry of Petroleum and 
Natural Gas, in this year's budget, fo/Iowlng changes have 
been made in customs and excise duty structure for 
petroleum sector: 

Pre budget 

10% 

15"10 

5% 

5% 

20% 

With effect from 1.3.2005 

5"10 

10% 

Nil 

Nil 

10% 

Pre-budget rates With effect from 1.3.2005 

Product BED SED AED SAED BED SED AED SAED 

Petrol 
(motor SPirit) 

High Speed Diesel 

light Diesel Oil 

Kerosene (PDS) 

LPG (domestic) 

18% 

8% 

16%+Rs. 1.5OI1Ir. 

12% 

8% 

7% 

(d) LPG for domestic use and kerosene for public 

distribution system have been fully exempted from both 

customs and excise duties. 

(e) It is not possible to comment on the profltablHty 

of the refineries as it will depend on various factors 

including the product mix. However, according to Ministry 

of Petroleum and Natural Gas, the net duty protection to 

PSU refineries in percentage terms as compared to 

product realization without duty available to refineries may 

get reduced by 1 % due to changes in tariff. 

Rs.lltr Rs.lltr RsJltr Rs.lltr 

1.50 8.00 

1.50 

8%+AI. S.OO.1tr. 

8%+Aa. 1.25IItr. 

16%+Rs. 2.5OIItr. 

Nil 

Nil 

Nil 2.00 6.00 

2.00 

[English} 

Shortfall of Market Sham of Banke 

·78. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI MAHBOOB ZAHEDI: 

Will the Minister of FINANCE be pleaaed to state: 

<a) whether nationalised banks operating in the 
country have been lOSing their mar1<et share; 

(b) if so, the reaction of the Govemment thereto; 

(c) the credit and deposit break up of private banks 
during the said period; 
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(d) whether shares of private banks have rieeO due 
to merger of banks; 

(e) if so, the details thereof; 

(f) whather the Govemment has conducted any study 
10 find out the main causes for such shortfall of market 
share among nationalised banks; 

(g) if so, the findings thereof; and 

(h) the steps taken by the Govemment to increase 
tho market share of nationalised banks? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) Among the bank groups, public 
sector hanks continued to account for the major 
component of balance sheet of Scheduled Commercial 
Banks though their market share In deposits, advances 
;Jnd investments was somewhat contained and that of 
private sector banks Increased during 2003-04. The details 
of market share of Scheduled Commercial Banks as on 
March 2003 and 2004 are at given In the enclosed 
Statement. 

(c) The credit and deposits of private secto(banks 
are as under:-

Item 

Deposits 

Credit 

(d) No, Sir. 

(e) Does not arise. 

(f) No, Sir. 

(g) Does not arise. 

2003 

2,07,173.56 

1,38,948.68 

(Rs. in crore) 

2004 

2,68,549.30 

1,70,895.56 

(b) and (h) Government of India/Reserve Bank of 
India has taken various steps to improve the functioning 
of the public sector Banks. These, Inlsf'S/i., include 
granting of managerial and operational autonomy to the 
banks, enactment of law for effective recovery of Non-
Performing Assets; deregulation of intereat rate.; 
ir.troductlon of prudential norms; reduction In Statutory 
Liquidity Ratio and Cash Reserve Ratio; and 
ftncouragement to Information Technology, Organizational 
~e.tructurlng, improvement in human resource 
management and customer service, etc. 

Msrksl Sh6M of Schsdu/sd CommSICis/ Bllnirs as al AllJrch 31, 2003 and 2()(}tI 

(per cent) 

Assets Deposits Advances Investments 

2003 2004 2003 2004 2003 2004 2003 2004 

Public Sector Banks 75.60 74.50 79.60 77.90 74.20 73.20 78.60 78.00 

Nationalised Banks 46.50 46.70 50.80 60.40 48.60 47,70 48.50 47.10 
, , . 

State Bank Group 29.10 27.80 28.80 27.50 25.60 25.50 32.20 30.90 

Private Sector Banks 17.50 18.60 15.30 17.00 18.80 19.80 15.50 16.80 

Old Private Sector Banks 6.20 '6.10 6.70 6.70 6.70 6.50 5.80 5.90 

Now Private Sector Banks 11.30 12.50 8.50 10.40 12.10 13.30 9.70 10.90 

Foreign Banks, 6.90 6.90 5.10 5.10 1;10 7.00 ' 5.90 5.20 

Scheduled Commercial BankS 100.00 100.00 100.00 100.00 100.00 100.00 100.00 100.00 
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Deen Dayal Hathkargha Protsahan VoIa"a 

*79. SHRI KASHIRAM RANA: Will the Minister of 
TEXTILES be pleased to state: 

(8) the details of Deen Dayal Hathkargha Protsahan 
Yo;ana and the incentives provided under the scheme; 

(b) the monitoring mechanism to check the utilization 
of assistance provided under the scheme at the National 
and State level; 

(t) whether the Government has assessed the Impact 
of the scheme so as to decide the fate of scheme keeping 
in view the huge allocation of funds; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA); (8) The Government of India had introduced 
a comprehensive developmental scheme Deen Dayal 
Hathkargha Protsahan Yojana (DDHPY) in the year 2000-
01 to take care of a wide gamut of activities such as 
product development, infrastructure support, institutional 
support, training to weavers, supply of equipments and 
marketing support etc. both at macro and micro level in 
a coordinated manner for an overall development of 
handloom sector and benefit to handloom weavers. The 
scheme will be in operation till 31.3.2007. 

Components for which assistance is given under the 
scheme are baSic inputs such 88 (s) Assistance for Margin 
Money (b) Purchase of new Looms (c) Purchase of 
Jacquard (d) Purchase of Accessories (e) Training (f) 
Infrastructural support and (g) Design Input and for 
Publicity, Marketing jncenti~, Transport Subsidy and 
Strengthening of Handloom Organisations. 

(b) The scheme provides that the State Govemment 
would be responsible for making necessary administrative 
arrangement for overseeing each project and for effective 
monitoring of its functioning and performance. The Office 
of the Development Commissioner for Handlooms also 
monitors the performance of the projects through ita own 
field agencies and through periodical field visits by the 
senior officials of the Office of the Development 
Commissioner for Handlooms. In order to ensure utilization 
of assistance, Central assistance under the Basic Input 
is released in instalments after the State Government 
has made adequate provision to match its share and on 

submission of viable proposals duly recommended by the 
State Level Project Committee (SLPC). 2nd instalment is 
released only after the State Government furnishes 
utilization certificate in respect of the 1 st instalment 
released and also the matching State share, progress 
report indicating component-wise aasistance released and 
the beneficiaries covered thereunder alongwith the 
recommendation of the SLPC for release of 2nd inatalment 
etc:. In the case of Marketing Incentive component, 
assistance is released only after the State Government 
hea releeaed ib share to the implementing agencies and 
on receipt of . the utlUzation certificate for the eartier 
releases. In the case of National Level Organisations, 
the Government of India .hares the entire uaistance and 
funds are released to the grantee organization on receipt 
of audited claims in the prescribed proforma and utilization 
certificate for the past releases etc. 

(c) to (e) No general assessment of the Impact of 
the scheme has been made so far, However, monitoring 
of the projects by the State Govemments and in the 
course of visits of the senior officers of the Office of the 
Development Commissioner for Handlooms indicates that 
the assistanoe released under the soheme has resulted 
in creation of easets like looms, jacquards, CAD/CAM 
etc. and also has helped In clearance of handloom 
stocks. 

Rate of Inte .... t on Loan to Fannera 

*80. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI SUGRIB SINGH; 

Will the Minister of FINANCE be pleased to state; 

(a) whether the nationalized, co-operative banks and 
NABARD give loans to farmers on different rate. of 
Interest; 

(b) " so, the reasons therefor; 

(c) whether in the case of delay In repayment. 
such bank charge different rat.. of penalty from the 
farmers; 

(d) if so, the reasons for not having uniform policy of 
the Banks in this regard; 

(e) whether NABARD propoae to reduce the rate of 
interest on the loan to be given to tarmers: 

(f) if so, the details thereof; and 
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(g) the steps taken by the Government to bring 
1ransparency and uniform policy In this regard? 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): (a) Yes, Sir. However, NABARD only 
provides refinance to the Banks. 

(b) and (d) As the interest rates on loans given by 
Banks have been deregulated, they have been charging 
rates of interest keeping in mind their cost of funds, risk 
premium, cost of intermediation etc. However, the Interest 
rate policy of the Reserve Bank of India provides that 
interest rates on loan upto Rs. 2 lakh by Commercial 
Banks should not exceed the Bench mark Prime Lending 
Rate. 

(c) Yes, Sir. 

(e) and (f) Interest rates of NABARD on refinance 
have been reduced in November, 2003 and February, 
2004. A chart indicating the detailed refinance' Interest 
rates of both short term and long term credit II given In 
the enclosed Statement-I and II respectively. 

(g) The interest rate on loan given by Banks have 
been deregulated. Banks are thus free to lend at lub 
BPLR rates to creditworthy borrowers baled on an 
objective and tranlparent policy, subject to the approval 
of their boards. 

Shoff TfJnn RfJfinsnctl IscllltitJs providtJd by NABARD-s/ s g/sl7CfJ 

SI,No. 

1. 

2 

3. 

4. 

5. 

6. 

7. 

B. 

9. 

10. 

11. 

12. 

Purpose 

2 

SAO 

SAO 

Pledge 01 securities 

Marketing 01 Crops 

Marketing of Crops 

Collection and Marketing 01 Minor Forest Produce 

ProductionlProcurement and marketing of cloth 
by Weaver's Co-operative Societies 

Procurement & supply of yam by ApexlRegional WCS 

Working capital requirement of SHOCs & SHnOCs 

Industrial Co-operative SocIeItts (other han 
Weaver's Co-operative Societies) 

Rural artisans, including Weaver members of 
PACSILAMPSlFSS 

Procurement, stocking and dIItribuIiOn of 
Chemical FertHizers and other in""" for 
agricultural operations 

Agency 

3 

seBs 

RRBs 

SCBs 

sces 
RRBs 

SCBs 

SCBs 

SCBs 

SCBa 

SCBs 

SCBa 

Interest rate charged 

4 

5.25.15.75* 

5.75/6.00· 

6.00% 

6.00% 

Apex 6.25%1pr1mary 8% 

6% NER, J&K, HP, Slkkim 
6.75"10 

6.25% NER, J&K, HP, Sikkim 5.75% 

6.25% 

Apex 6.25%1primary 6.00% 

6.00% 

6.5O%for~ 

clBtrIbutIon & 6.25% for retail 
distribution of fertlHlI8I1 
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2 

13. Working capital requirements 01 co-operatiYe 
sugarcane against repledge of sugar stock 

14. Short-term OSAO loana 

15. Working capital requirements of 
SHDCslSHnDCs 

16. Financing of PWCS 

17. Short term approved agricultural. allied and 
marketing activities 

18. Working capital requirements for 
piscicultureifishery activities 

19. 

20. ST liquidity support 
NRC (L TO) Fund 

21. Medium-term (Non-Schematic) loans 

22. Medium-term (non·Schematic) loans 

23. MT-financing purchase of shares in coop 
processing societies 

24. Long-term loans to State Governments for 
contributing to the share capital to the 
cooperative credit institutions 

25. 

26. 

NRC (Stabilisation) Fund 

Conversion of short-term loan8 into medium· 
term loans in arees affected by natural 

Medium-term (Conversion) loan 

ST (SAO) to SCBs In NER & Slkklm-5_2S°.4 
ST (SAO)-DTP to all SCBs·S.2S% 

SAO: 

RRBs: 

Seasonal Agricultural Operation 

'Regional Rural Banks 

NRC (L TO): National Rural Credit (Long Term Operatlona) 

PACS: Primary Agrlcullure CredIt Society 

SHDCs: State Handicraft Development Corporation 

3 4 

sees 11% 

RRSa 6.00%16.25% 

ScheciJIed Commercial 6.25% 
Banks 

Scheduled Commercial 6.25% 
Bankl 

sees 6.5% 

sces 5.75'-

RRBs 5.75% 

SC8a 8.50% 

sese 5.75% 

RRBs 5.75% 

SC8a 5.75"1. 

State GOYta. 8% 

SC88 Same rate u charged for SAO 

RRBs Same rate as charged for SAO 

S.251S.75-For SCBSJRRBa with NPA<-20% 
S.7516.00-For SCBS/RRBI with NPA>20% 

SCBs: 

ST (SAO): 

FSS: 

LAMPS: 

SHnDCe: 

State Cooperative Banke 

Short·Tenn (Seuonal Agt1cuItuI'll Operations) 

Fanners Service Society 

IMge SID AdYMI MuIII~ SocIety 
. , 

State HandIoom Development Corporation 
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Sl6mn.nt /I 

NABARO's Intsfflsl Rsle on SclHlmslic Refinsl1ClJ 

Slab Loan Size NER 
Including 
Sikkim & 

Other Regions 

A & N Islands 
For aU 

purposes 
MI, OLF, LO, WLO 

SGSY, SHG, SC-ST 
Action Plan 

NFS Cold 
storage! 

rural 
godown 

Agri-
Clinics 

of Contract 
farming under and other 

activities 

1. 

2. 

3. 

MI: 

LD: 
SGSY: 

OF: 

A&M: 

NFS: 

Upto Rs. 
50,0001-

From Rs. 
50,000 to 
Rs. 2 Lakh 

Above Rs. 
2 Lakh 

Minor Irrigation 

Land Development 

5.50 

5.50 

5.50 

Swarnajayanli Gram Swarozgar YO/ana 

Organic Farming 

Aromatic & Medicinal Plants 

Non-Farm Sector 

Ban on Tobacco Product. 

*82. SHRI PRALHAD JOSHI: 
SHRI ADHIR CHOWDHURY: 

Will the Minister of HEALTH AND FAMilY WELFARE 
be pleased to state: 

(a) whether the Govemment has banned direct and 
indirect advertisement of all tobacco products in the 
country; 

(b) if so, whether the tobacco companies are 
continuing to advertise their products in various magazines 
and through other mode of advertisements; 

(c) if so, the actiontaken/proposed to be taken 
against them; 

(d) whether the Supreme Court has recently directed 
the States/UTs to impose ban on Gutka which is mixed 

AEZ, A&M, 
RH, FM 

5.50 

6.25 

6.25 

OLF: 

WLD: 

SHG: 

AEZ: 

RH: 

FM: 

5.50 5.50 5.50 

6.25 6.25 5.50 

6.50 6.75 5.50 

Oryland Farming 

Wasteland Development 

Self Help Groups 

Agrl Export Zone 

Rural Housing 

Farm Mechanisation 

with whitening chemical agents like magnesium carborate 
which affects vital body parts; 

(e) if so, the details thereof; 

(f) whether the Government has a proposal to amend 
the Food Adulteration Act, 1954 to provide punitive 
punishment to manufacturer of Gutka; 

(g) whether the Government is aware that fake 
Cigarettes with names and looks similar to same popular 
imported brands have swamped the markets in the 
country; 

(h) if 80, whether these cigarettes are made from 
sub-standard tobacco and contain saturation level of lethal 
pesticides and toxic fertilizers; and' 

(i) if so, the preventive steps taken/proposed to be 
taken In this regard? 
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THE MINISTER OF HEALTH AND FAMILY 
WELFARE (DR. ANBUMANI RAMAOOSS): (8) to (i) The 
central legislation titled "The Cigarettes and Other Tobacco 
Products (Prohibition of Advertisement and Regulation of 
Trade and Commerce, Production, Supply and Distribution) 
Act, 2003", which is applicable to whole of the country, 
inter-s/is contains a provision, i. e., section 6, which 
prohibits direct and indirect advertisement of cigarettes 
and other tobacco products. This provision came into force 
from 1 st May 2004. The State Governments/Union 
Territories are the main implementing authorities. While 
the law is being implemented strictly, some instances of 
violation have come to the notice of the Central 
Government wherein certain tobacco products were 
advertised. The concerned State Governments were 
advised to take appropriate action against the violators 
as per the proviSions of the law and also put In place 
necessary mechanism to prevent such violations. 

The Hon'ble Supreme Court, in a Writ Petition seeking 
prevention of manufacture and sale of chewing tobacco 
(Gutkha) containing ingredients like Magnesium Carbonate 
that are harmful and prohibited under the provisions of 
the Law, issued notices on 11.2.2005 to the Union of 
India and all State Governments/Union Territories directing 
them to file their reply in the matter. The matter is 
subjudice. 

Addition of Magnesium Carbonate in Gutkha is not 
permitted under the provisions of the Prevention of Food 
Adulteration Rules, 1955, and is a punishable offence 
under Prevention of Food Adulteration Act, 1954. The 
Government of India has instructed all Food (Health) 
Authorities to keep a strict vigil and check general 
adulterants Including Magnesium Carbonate in Gutkha. 

The Department of Consumer Affairs In the 
Government of India have reported that no information Is 
available relating to sale of fake cigarettes with names 
and looks similar to some imported brands in the country 
and that any aggrieved consumer in the matter can seek 
redressal in the consumer forums established under the 
Consumer Protection Act, 1986. It may be further added 
that at present there is no regulation of ingredients in 
the manufacture of cigarette products. However, the above 
Tobacco Control Act, 2003, proposes to regulate the tar 
and nicotine contents of Cigarettes and other tobacco 
products. 

[TmnslstionJ 

Rule. for Reglatndion of Private HoepltallllNu .... ng 
Home8lDoctore 

*85. DR. DHIRENDRA AGARWAL: 
SHRI MANSUKHBHAI D. VASAVA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) the rules have been laid down for the registration 
of private hospitals, private nursing homes and private 
doctors; 

(b) whether there has been violation of these rules 
due to negligence on the part of the Government; 

(c) if so, the reaction of the Government thereto; 

(d) the number of cases of violation of the.e rules 
registered during the last three years, State-wiae alongwlth 
the number of cases dI8poeed of so far out of them; and 

(e) the reasons for delay in taking action on these 
cases? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (e) 
Health being a State subject under the Conatitutlon of 
India, it Is primarily the responsibility of the State 
Govemment to regulate the functioning of Private HoepitaIs 
& Nursing Homes and therefore information in regard to 
violation of the rules of the respective Government by 
hospitals/nursing homes is not maintained centrally. 

The Central Government is considering to enact a 
legislation prescribing standards and specifications that 
will stipulate mlnimu(" standards for hospitals, nursing 
homes and other clinical establishments. The proposed 
enactment would lay down norms for assessment, 
accreditation, inspection, certification, regulatIon of such 
clinical estabIlshments as well as maintenance of records. 

It is mandatory for all Medical practitioners, including 
the private practitioners, to register with respective State 
CounclVlndian Medical Council before they could practice 
medicine. The conduct of registered MedIcal Practitioners 
is regulated by the Indian Medical Council (Professional 
Conduct, Etiquette and Ethics) Regulations, 2002, • 
amended from time to time. 
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{English} 

Psychological Trauma among Tsunami Victims 

*87. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI RAYAPATI SAMBAS IVA RAO: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the World Health Organisation (WHO) 
warned that the problem of psychological trauma among 
the Tsunami affected might be more serious than what 
was so far believed; 

(b) if so, whether the WHO has, said that virtually 
overy one who has been affected by the natural disaster 
appeared to be suffering from psychological trauma and 
needed support; 

(c) whether the havoc wrought by Tsunami has forced 
the WHO to take a fresh look into the health management 
guidelines for South and South East Asian Region; 

(d.) if so, whether the WHO has issued fresh 
guidelines in regard to post calamity management; 

(e) if so, the details thereof; 

(f) whether experts from various nations Including 
India participated in the formation of guidelines for 
emergency health preparedness; 

(g) if so, the details thereof; and 

(h) the effective measures takenibeing taken by the 
Government to implement the. guideHnes? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (h) As 
per the World Health Organization (WHO), estimates of 
Psychiatric disorders [Post traumatic stress disorder, 
depression, anxiety disorder, suicidal ideation etc.) after 
a disaster ranges from 5-10% among the affected 
population. WHO is of the view that everyone I. affected 
after a disaster such as Tsunami but a substantial 
percentage [50%) of the affected population recover by 
themselves or with some SOCial support. Forty percent 
needs psychosocial first-aid which can be given by a 
Community level worker and ·the balance 10% poaaibly 
require services from mental health profeselonals. 

Thus WHO has strongly advocated a community 
based approach and have prepared manuals on 
Psychosocial Care for Tsunami·Affected Population for 
Community Level Workers and their Trainers. They have 
also prepared guidelines for Relief Workers for caring for 
their own well-being. These manuals/guidelines were 
prepared in the month of January, 2005, with contributions 
from Indian and International experts. 

However, immediately atter Tsunami, Ministry of 
Health and Family Welfare Identified National Institute of 
Mental Health and Neuro Sciences [NIMHANS), Bangalore, 
for coordinating the Psychosocial relief and rehabilitation 
work along with other premier institutions in the country. 
NIMHANS drew up an extensive action plan covering the 
enti"e Tsunami affected areas in the two States of Tamil 
Nadu and Kerala and U.T. of Andaman & Nioobar Islands 
and Pondicherry. Apart from providing psychosocial care, 
capacity building efforts initiated include identification of 
seven training hubs, training of community leaders, student 
volunteers and self-help groups about psychosocial care. 
NIMHANS is now planning long term requirements with 
regard to psychosical care. 

The community based approach advocated by WHO 
has already been implemented by NIMHANS. However, 
the manuals and guidelines prepared by WHO would be 
considered by NIMHANS to further strengthen the 
Community based long term Psychosocial care. 

{Trsns/s/lon} 

Sale of SSI Itema In World Market 

·SS. SHRI RAKESH SINGH: Will the Minister of 
SMALL SCALE INDUSTRIES bEl pleased to state: 

(a) whether environmental and quality standards apply 
on the items produced by the small scale industries In 
connection with their sale in the world market; 

(b) If so, the details thereof; and 

(c) the assistance being provided to the small scale 
industries by the Govemment 80 that items produced by 
these industries conform to the international standards? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHAVIR PRASAD): (a) Yes, Sir. There are 
several environmental and quality standards applicable to 
various items for sale in the world market. These 
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standards vary from item to item, country to country and 
buyer to buyer and are applicable to the products; whether 
manufactured by small scale Industries or otherwi ... 

(b) ISO 9000 and ISO 14000 series are Internationally 
ac::epted Ouality Management System (OMS) and 
Environmental Management System (EMS) retip8Ctively. 
Some of the quality standards applicable to various 
products are the following: 

(1) National Electrical Manufacturers Association 
(NEMA) Standards, USA. 

(2) Institute of Electrical and Electronics Engineers 
(IEEE) Standards, USA. 

(3) British Standards, UK. 

(4) Deutsches Institute for Normung E.V. (DIN) 
Standards, Germany. 

(5) Bureau of Indian Standards (BIS). 

(c) The Government provides assistance to the small 
scale industries in a number of ways to enable them to 
manufacture products conforming with the standards laid 
down by the intemational buyers. The schemes of such 
direct assistance include the following: 

(a) product testing facilities at subsidized rates 
through testing laboratories of the Ministry of 
Small Scale Industries (SSI) located in various 
regions of the country; 

(b) incentive scheme of the Ministry of SSI to assist 
registered small scale industries in acquiring ISO 
certification (for quality and environment 
management) for registered small scale Industries 
by acquiring ISO certification under which 
charges for acquiring ISO 9001114001 (or Its 
equivalent) certification are reimbursed to the 
extent of 75 per cent of the cost. subject to a 
maximum of Rs. 75,000; and 

(c) grantS-in-aid oHered by the Department of 
Commerce, Ministry of Commerce and Industry 
to cashew exporting units to improve quality and 
obtain international certification. 

/English} 

Vande Matram Scheme 

*89. SHRI KULDEEP BISHNOI: Will the Mlnlater of 
HEALTH AND FAMIL V WELFARE be pleased to state: 

(a) whether the Government has abandoned the 
·Vande Matram" scheme launched last year for pre-natal 
care of pregnant women; 

(b) if so, the reasons therefor, 

(c) If not, the details of works done under the scheme 
so far alongwith the expenditure incurred; and 

(d) the steps taken by the Government to provide 
free check up facilities to pregnant women on regular 
basis? 

THE MINISTER OF HEALTH AND FAMIL V 
WELFARE (DR. ANBUMANI RAMAOOSS): (a) and (b) 
No, Sir. 

(c) The Vande Mataram Scheme is a voluntary 
scheme Initiated in February 2004, under the auspices of 
the Federation of Obstetricians and Gynaecological Society 
of India (FOGSI). FOGSI have appealed to ils members 
to provide for free OPO services for ante-natal and post 
natal check up of pregnant women and family planning 
services on the 9th of every month free of cost and to 
refer such women who require treatment for any 
complications, if necessary, to pre-identified referral 
centres. Instructions have been Issued to all State 
Govemments to facilitate voluntary doctors by providing 
them with free Vande Mataram Boards for their clinics, 
create awareness in the community about the scheme 
and about the voluntary doctors and also to provide Iron 
Folic Acid Tablet, Injection Tetanus Toxlde, condoms and 
oral pills etc. for free distribution to the patients who 
attend the clinics of these doctors on the 9th of every 
month. These items are to be provided by the District 
Administrations from out of the funds and drugs available 
with them under the Reproductive & Ch~d Health (RCH) 
Programme. No separate funds have, there;ore, been 
earmarked for this scheme. As per information made 
available by FOGSI, 1653 volunteer doctors are providing 
services under the scheme. 

(d) Under the on-going RCH Programm., various 
interventions focused on providing .af. motherhood 
services to pregnant women are being implemented. 
The.. include Essential Obstetric Care; Emergency 
Obstetric Care; proviaion for reterral transport for pregnant 
wom.n with complication of pregnancy through 
panchayals; provision of drugs and equipment at flrat 
referral units; prOvision of contractual staff like Additional 
HeaHh Workers, staff nurees, doctors and aneethetist. 
Funds are also being provided for schemee like 24 hours 
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delivery services at selected primary health centres and 
community health centres. 

Release of Funds under MPLAD Scheme 

'90. SHRI NIKHIL KUMAR: 
SHRI SURESH CHANDEL: 

Will the Minister of STATISTICS AND PROGRAMME 
IMPLEMENT ATION be pleased to state: 

(a) whether funds under the Members of Par1iament 
Local Area Development Scheme for the year 2004-05 
have not been released so far in case of some MPs; 

(b) if so, the reasons therefor and steps proposed to 
be laken in this regard; 

(c) the time by which the funds are likely to be 
released to nodal districts of each MP under the said 
scheme: 

(d) whether the Govemment has any proposal to 
wind up this scheme; 

(e) if not, whether the Government has any proposal 
10 increase the amount to be allotted to each MP under 
MPLAD Scheme; 

(f) if so, the details thereof; 

(g) whether the Government has received 
representations for effective implementation as well as 
amendments in guidelines; 

(h) if so, the details thereof; and 

(i) the time by which new guidelines/amendments are 
likely to be implemented by the Govemment? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME IMPLEMENTATION 
(SHRI OSCAR FERNANDES): (a) to (c) Out of the 
budgeted amount of Rs. 1580 crore for the year 2004-
05, Rs. 1065 crore have been released upto 3.3.2006 in 
respect of 750 Members of Par1lament Including 29 Ex-
Members of Parliament (Rajya Sabha). The funds In 
respect of the remaining MPs could not be released 
because the reports received from their Nodal Districts 
do not fulfil the criteria of unsanctioned balance being 
less than Rs. 60 lakh and unspent balance being less 
than Rs. 1 crore. Their funds would be released as soon 
as the reports·· fulfilling the said conditions ate received 
from their Nodal· Districts. 

(d) No, Sir. 

(e) No, Sir. 

(f) Does not arise. 

(g) to (I) The revision of the Guidelines is being 
finalized. 

Criminals Taking Asylum 

*91. SHRI J.M. AARON RASHID: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether there are people hiding in India after 
committing crimes in Gulf countries and having escaped 
from the clutches of legal action in those countries; 

(b) if so, whether the Govemments of these Gulf 
countries have requested the Union Govemment to send 
these Indians back to the respective countries for 
ul'ldergoing trial there; 

(c) if so, the details in this regard; and 

(d) the action taken by the Union Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) and (b) 
Yes, Sir. 

(c) and (d) India has signed Extradition Treaties with 
four out of six Gulf countries viz., UAE, Kuwait, Bahrain 
and Oman. Of these, Extradition Treaty with UAE only is 
in force, while intemal procedure for ratification of other 
three treaties is yet to be completed. Extradition of Indian 
nationals is not possible under the Extradition Treaty in 
force in UAE. However, the trial of the Individual is 
POS81b1e in India on the basis of case file, material and 
other evidence required for prosecution. In such cases, 
the countries concerned are requested to provide the 
required information. 

[Translation} 

Expenditure on Health Sector 

*92. SHRI SANTOSH GAt'!GWAR: 
PROF. VIJAY KUMAR MALHOTRA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 
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(a) whether as per the United Nations Human 
Development Report less than 1 per cent of GOP is 
spent on health sector in India; 

(b) if so, whether the poor and the rural people are 
most affected because of it; 

(c) if so, whether the Government has formulated 
any scheme to provide Govemment medical facilities to 
the rural people; and 

(d) if so, the details thereof? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (d) The 
Human Development Report-2004 brought out by the 
UNDP has Indicated that less than 1 % of GOP is the 
share of public health expenditure in India in 2001. Public 
Health expenditure and infrastructure though extensive 
have not been able to address the requirements across 
all States and sections of society. A National Rural Health 
Mission has been envisaged to provide accessible, 
affordable, accountable, effective and reliable primary 
health care especially to the poor and vulnerable sections 
of the population. 

The core strategy under the Mission would include: 

• Train and enhance the capacity of Panchayat 
Raj institutions in ownership, control and 
management of public health services. 

• Promote access to health care to household 
through Accredited Social Health Activists 
(ASHA). 

• Health plan for each village through Village 
Health Samiti of the Panchayat. 

• Strengthening sub-centres with untied funds. 

• Strengthening the Primary Health Centres for 
Improved reach and delivery of services. 

• Strengthening of existing Community Health 
Centres for improved curative care. 

• Preparation and implementation of an inter-
sectoral District Health Plan including drinking 
water, sanitation and hygiene and nutritlon. 

• Integrating relevant vertical Health and Family 
Welfare Programme under the NRHM at 
National, State and District levela. 

• Technical support to National, State and Di8trIct 
Health Missions for Public Health Management. 

[English} 

Confidence Building Meaaurea betwMn 
India and Pakistan 

*93. SHRI MADHU GOUD YASKHI: 
SHRI K.S. RAO: 

Will the Minister of EXTERNAL AFFAIRS be pleaeed 
to state: 

(a) whether Foreign Secretary level talks were held 
between India and Pakistan recently; 

(b) If so, the various Issues discussed therein 
including the CBMs adopted by the two countries; 

(c) whether India has conveyed serious concerns to 
the US regarding Its alleged arms sale to Pakistan in the 
wake of Indo-Pak dialogue having reached a sensitive 
stage; 

(d) If so, the reaction of the US Govemment thereto; 
and 

(e) the details of concrete steps envisaged to 
strengthen bilateral ties betwe6n the two countries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a), (b) and 
(e) The Foreign Secretary Level talks between India and 
Pakistan were held from December 27-28, 2004. The 
following main decisions were taken during the meeting: 

On the issue of Peace and Security Including CBMs, 
the two Foreign Secretaries, inf"r-",iII reviewed the 
progress made during the meetings of Experts on Nuclear 
and Conventional CBMs. Building upon the existing 
contacts between DGMOa, they agreed to promote regular 
contacts at local leval at designated places and explore 
further CBMs along the International boundary and the 
LoC. They discussed and narrowed further their 
differences on the draft agreement on pre-notification of 
flight testing of banistlc missiles, and agreed to work 
towards its ear1y finalization. , 

It was agreed that the meetings on the other six 
subjects under the Composite Dialogue, I.e. Siachen, 
Wullar BarragefTulbul Navigation Project, Sir Creek, 
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terrorism & Drug Trafficking, Economic & Commercial 
Cooperation and Promotion of Friendly Exchanges in 
various Fields would be held on mutually agreed dates 
between April and June 2005. 

It was decided that technical meetings including the 
Joint Study Group on Trade and Economic Cooperation 
headed by the Commerce Secretaries, Indian Coast 
Guards and Pakistan Maritime Security Agency, Pakistan 
Rangers and Border Security Force of India, Expert level 
dialogue on Nuclear and Conventional CBMs, technical 
level meeting on bus service betweenlthrough Amrltsar 
and Lahore, meeting between the Narcotics Control 
Authorities would be held between January and June 
~~005. 

On issues related to apprehended fishermen, civilian 
prisoners and missing defence personnel, it was inter-
.1/ia agreed that: 

(i) Immediate notification would be provided to the 
respective High Commissions through the 
Foreign Ministries of arrested Pakistanillndlan 
nationals; 

(ii) Consular access would be provided within three 
months of apprehension; 

(iii) Repatriation would be done immediately after 
completion of sentence and nationality 
verification; 

(iv) A mechanism would be Introduced for early 
repatriation, without sentencing of inadvertent 
crossers; 

(v) A similar mechanism would be established for 
early release, without sentencing of those under 
16 apprehended by either side. 

India announced Visa on arrival at Wagah Border 
for Pakistani nationals above 65 years, children below 16 
yeas. and pre-vetted groups and grant of Student Visas 
to Pakistan nationals on a case-by-case basis. 

The India-Pakistan process was taken significantly 
forward dUring the Extemal Affairs Minister, Shrl K. Natwar 
Singh's visit from 15-17 February, 2005. Following 
concrete steps were taken to further strengthen bilateral 
relations: 

(i) Agreements were reached to start bus services 
between Srinagar and Muzaffarabad, and 

between Lahore and Amritsar, including to 
religious places such as Nankana Sahib. 
Pakistan also agreed to work towards early 
restoration of the Munnabao-Khokrapar rail link. 

(ii) It was also decided that agreements would be 
concluded in the coming months on Pre-
notification of Missile Tests, and between Coast 
Guards and Pakistan's Maritime Security Agency, 
as well as between the narcotics control 
authorities of the two countries. Discussions 
would begin on Agreements on Preventing 
Incidents at Sea, and Reducing the Risk of 
Nuclear Accident or Unauthorised use of Nuclear 
Weapons. 

(c) and (d) India's strong concern regarding the 
repercussions of arms sales to Pakistan by the US, 
including on the ongoing India-Pakistan dialogue, has been 
conveyed at high levels to the US Govemment. It was 
also conveyed that such transfers of arms to Pakistan at 
a time when Indo-US relations saw transformation towards 
a strategiC partnership, will impact on the goodwill for the 
US in India. 

,U.S. officials have stated that while the United States 
values its relationship with India, as far as India-Pakistan. 
relations were concemed, while the US has an arms 
supply relationship with Pakistan. it was supportive of the 
India-Pakistan dialogue. 

E-Governance 

*94. SHRI AKHILESH YADAV: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Govemment has finalized a plan to 
bring e-govemance to the grass-root level as envisaged 
in the Common Minimum Programme; 

(b) if so, the details thereof and the amount 
earmarked for this purpose; and 

(c) the time by when the rural areas in the country 
are likely to have connectivity of this facility? 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI DAYANIDHI 
MARAN): (8) to (c) A National e-Govemance Plan has 
been drawn which seeks to implement 25 Mission Mode 
Projects for the present as per details gwen in the 
enclosed Statement. This covers 8 projects In the category 
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of Central Govemment, 10 projects in the category of 
States Sector and 7 projects in the Integrated Service 
r:<ltogory. The scope also includes establil:lhment of 
Common Core Infrastructure comprising State Wide Area 

Networks, State Data Centres and Common Service 
Centres. There is no specific Allocation of Funds for the 
entire programme, individual projects are being taken up 
for approval and Allocation of Funds. 

S.No. Mission Mode Projects 

2 

1. Income Tax 

2. Passport Visa & Immigration Project 

3. DCA21 

4. Insurance 

5. National Citizen Database 

6. Central Excise 

7. Pensions 

8. Banking 

1. Land Records 

2. Road Transport 

3. Property Registration 

4. Agriculture 

5. Treasuries 

6. Municipalities 

7. Gram Panchayats 

8. Commeroial Taxes 

9. POlice (UTs initially) 

10. Employment Exchanges 

1. EDI (E-Commerce) 

2. E-Biz 

MIssIon Mode Projects 

Line Ministries/Departments responsible 

3 

Central Government 

Ministry of Finance/Central Board of 0Irec:t Tax 

Ministry of Extemal AffalrslMinlstry of Home Affairs 

Department of Company Affairs 

Deptt. of Banking 

Ministry of Home AffairalReglstrar General of India (RGI) 

Department of RevenUe/Central Board of Excise & Custom 

Deptt. of Pensions & Pensioners Welfare & Deptt. of 
Expenditure 

Deptt. of Banking 

Stete Government 

Ministry of Rural Development 

Ministry of Road Transport & Highway 

Department of Land Resources 

Department of Agriculture & Cooperation 

Ministry of Finance 

Ministry of Urban Development and Poverty Alleviation 

Ministry of Rural Development 

Ministry of Finance 

Ministry of Home Affairs 

Ministry of Labour 

Integrated service. 
Ministry of Commerce and Industry 

Department of Industrial Policy & PromotlonlDepartment of 
Information Technology 
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2 

:~. Common Service Centres 

4. India Portal 

s. EG Gateway 

G. E·Courts 

1. E·Procurement 

National Bllndne.. Eradication Programme 

*95. SHRI JUAL ORAM: 
SHRI SUNil KUMAR MAHATO: 

Will the Minister of HEALTH AND FAMilY WELFARE 
be pleased to state: 

(al whether the Government has reviewed the 
National Blindness Eradication Programme in every State; 

(IJ) if so, the performance of each State in the 
National Blindness Eradication Programme during the last 
throe years; 

(e) whether the Programme has not been able to 
;·lr.hicwe its desired result in some States; 

(dl if so, the details thereof; 

(0) the details of projects under NBEP commissioned 
Wi1h the help of WHO in India, State-wise; 

3 

Department of Information Technology 

Department of Information Technology and Department of 
Administrative Reforms and Public Grievances 

Department of Information Technology 

Ministry of JusticelMinistry of Home Affairs 

Ministry of Commerce & Supply 

(f) whether the Government has established 
monitoring cell for the evaluation of the projects; and 

(g) if so, the details thereof? 

THE MINISTER OF HEALTH AND FAMilY 
WELFARE (DR. ANBUMANI RAMADOSS): (a) and (b) 
Yes, Sir. State-wise performance report is given in the 
enclosed Statement-I. 

(c) and (d) Yes, Sir, some of the States, like Assam, 
Bihar, Jharkhand and Arunachal Pradesh have not been 
able to achieve the targets set on account of inadequate 
infrastructure and lack of trained manpower. 

(e) Under National Programme for Control of 
Blindness, WHO assisted activities are given in Statement-
II. 

(f) and (g) Yes, Sir. State Ophthalmic Cells are 
established in all the States and UTs to monitor the 
programme. 

SIII""'lInl I 

National Prog,.mmes for Control of BHndness Performance of Cataract Surgety 

~;I.No. State 2002-2003 2003-2004 2004-2005-

Target Achv. Target Achv. Target Achv. 

2 3 4 5 6 7 8 

MA.JOR STATES 

1. Andhra Pradesh 350000 404002 350000 443091 400000 373916 

" Bihar 140000 63927 140000 87876 100000 7343 ~:.. . 
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2 3 4 5 6 7 8 

3. Chhattisgarh 80000 56451 80000 64196 80000 59118 

4. Goa 7000 5294 7000 5497 7000 1250 

5. Gujarat 400000 436740 400000 449234 450000 289230 

6. Haryana 110000 90665 110000 104375 110000 33116 

7. Himachal Pradesh 16000 16226 16000 18343 16000 8769 

8. Jammu & Kashmir 13000 11553 13000 10712 13000 7663 

9. Jharkhand 70000 29544 70000 28054 70000 0 

10. Kamataka 220000 244699 220000 263613 250000 191183 

11. Kerals 90000 83345 90000 79696 100000 45231 

12. Madhya Pradesh 240000 224049 240000 233870 250000 131467 

13. Maharashtrs 420000 480356 420000 519561 500000 424281 

14. Orissa lSOOOO 81619 lSOOOO 82652 130000 64821 

15. Punjab 160000 122670 160000 133376 160000 63386 

16. Rajasthan 220000 188747 220000 226829 230000 180103 

17. Tamil Nadu 400000 371559 400000 452650 440000 2g()640 

18. Uttar Pradesh 450000 551516 450000 sen18 450000 325660 

19. Uttaranchal 100000 34703 100000 37105 60000 28476 

20. West Bengal 220000 233382 220000 249895 220000 119079 

Total 3836000 3731047 3836000 4058343 4036000 2624732 

NORTH EASTERN STATES 

1. Arunachal Pradesh 1000 532 1000 664 1000 507 

2. Assam 45000 20889 45000 23063 45000 9809 

3. Manipur 2000 722 2000 553 2000 538 

4. Meghalaya 2000 824 2000 1283 2000 184 

5. Mizoram 800 733 800 796 800 531 

6. Nagsland 500 400 500 429 500 291 

7. Sikkim 1000 376 1000 253 1000 170 

8. Tripura 8000 8270 8000 8098 6000 3439 

Total 60300 32746 60300 36139 60300 15489 
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2 3 4 5 6 7 8 

UTs 

1. Andaman & Nicobar Islands 500 530 500 693 500 625 

2. Chandigarh 5500 5560 5500 6320 5500 4461 

3. Dadra & Nagar Haven 330 500 330 250 330 2 

4. Daman & Diu 350 372 350 372 350 273 

5. Delhi 80000 73391 80000 79994 80000 42477 

6. Lakshadweep 20 8 20 87 20 

7. Pondicherry 7000 7397 7000 9969 700 2310 

Total 93700 87748 93700 97685 93700 50149 

E.S.I.A.F., C.R. 10000 5582 10000 6442 10000 3899 

Grand Total 4000000 3857133 4000000 4197609 4200000 2694249 

S/6tmHnt /I 

WHO Assistance for Prevention of Blindness: Important 
Activities undertaken with WHO assistance include 

• Intra-country Fellowship in Corneal 
Transplantation, Vitreo-Retinal Surgery, Lasers In 
Ophthalmology and Pediatric Ophthalmology; 

• Pilot Survey on childhood blindness in Delhi; 

• High Quality workshops in Eye Care for Faculty 
of Medical Colleges; 

• Development of Plan of Action for ·Vision 2020: 
The Right to Sight" initiative; 

• Training in District Programme Management; 

• Study on Situational Analysis of Eye Care 
Infrastructure & Human Resources in India. 

Implementation of Recommendations of 
JPC on Soft Drinks 

"96. SHRI M. SREENIVASULU REDDY: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Govemmenthaa taken any decision 
regarding the implementation of the recommendations of 

the Joint Parliamentary Committee on pesticides residues 
and safety standards in packed water and 80ft drinks 
particularly Coca-cola and Pepsi-cola; 

(b) if so, the details thereof; 

(c) whether the Supreme Court has issued any notice 
to the Union Govemment to regulate the contents of soft 
drinks and mineral water; 

(d) If so, the details thereof alongwith the steps taken! 
being taken in this regard so far; 

(e) whether the Govemment has Issued any directions 
to the solt drink companies for a complete and mandatory 
disclosure of the contents of the soft drinks; 

(f) If so, whether the Govemment has set any time 
limit to implement these standards in order to protect the 
interests of the consumers; and 

(g) if so, the details thereof? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE (DR. ANBUMANI RAMADOSS): (a) to (g) The 
Central Committee for Food Standards (CCFS) deliberated 
in detail on the recommendations of the Joint 
Parliamentary Committee (JPC) on Pesticide Residues in 
and Safety Standards for Solt Drinks, Fruit Juice and 
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other Beverages in its 50th meeting held on 
13th February, 2004. The CCFS recommended that water 
to be used in the manufacturing of carbollated water 
shall conform to the standards prescribed for packaged 
drinking water under the Prevention of Food Adulteration 
(PFA) Rules, 1955, as amended vide Notification GSR 
No. 554(E) dated 18.7.2003. Accordingly, the standards 
of carbonated water have since been amended vide 
notification GSR No. 451(E) dated 15.7.2004. 

In Writ Petition (Civil) No. 681 of 2004, filed in the 
Hon'ble Supreme Court of India by Centre for Public 
Interest Litigation Vs. Union of India for seeking directions 
for Union of India (Ministry of Health and Family Welfare) 
to lay down strict guidelines and rules so that the 
manufacturing process of soft drinks in India can be 
regulated with regard to their contents, the Hon'ble 
Supreme Court has passed order to issue notice to 
Ministry of Health & F.w. who are the respondent in this 
case. 

Under the Prevention of Food Adulteration (PFA) 
Rules, 1955, manufacturers of all packaged food articles, 
including those of soft drinks are required to indicate the 
contents of the food articles on the lables, In accordance 
with the relevant labelling provisions under the PFA Rules. 

Strategic Dialogue with China 

*97. SHRI JYOTIRADITYA M. SCINDIA: 
SHRI SURESH KALMADI: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the Government has held strategic 
dialogue with China recently; 

(b) if so, the details of the discussions held with 
Chinese Deputy Foreign Minister for Asian Affairs; 

(c) whether the Government has conveyed its 
concerns on nuclear proliferation in the neighbouring 
countries; 

(d) il so, the reaction of China thereto; and 

(e) the time by when a final agreement on border 
issue is likely to be signed by the two countries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) Yes, Sir. 

(b) During the talks, both sides had in-depth exchange 
of views on important regional and global issues that 
shape the present international environment. Substantive 
discussions took place on bilateral relations, including in 
particular on preparations for the forthcoming visit of the 
Chinese Premier to India. Both sides noted with 
satisfaction recent positive trends in bilateral relations and 
reiterated their desire to improve the relationship at all 
levels and in all areas while addressing the outstanding 
differences, including the boundary question, in a fair, 
reasonable and mutually acceptable manner. 

(c) Yes, Sir. 

(d) Both sides exchanged views on nuclear 
proliferation in the region, including the need for 
international efforts to deal with theae proliferation 
concerns. 

(e) While the two aides seek an early resolution of 
the boundary question, no timetable has been set to arrive 
at final settlement of this issue. 

[TrsnslslionJ 

Safety Norma of Nuclear Planta 

*98. SHRIMATI KARUNA SHUKLA: 
SHRI KIREN RIJIJU: 

Will the PRIME MINISTER be pleased to state: 

(a) the safety norms laid down for our nuclear plants; 

(b) whether these norms are adequate; 

(c) if not, the reasons therefor; 

(d) whether the Government proposes to establish 
an independent Nuclear Plant Monitoring system for the 
safety of Nuclear Plants; 

(e) if so, the details thereof; 

(f) whether the Government proposes to replace the 
obsolete reactors; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
Yes, Sir. The Atomic Energy Regulatory Board (AERB) 
has been entrusted with the task of laying down safety 
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norms for our nuclear plants. The AERB has issued Safety 
Codes for Siting, Design, Qualltl Assurance and Operation 
of these plants. These codes are supported by Safety 
Guides which provide guidance on meeting the 
Requirements of the Codes. A number of safety guides 
dealing with various aspects of the Requirements of the 
Codes have also been issued by the AERB. 

(b) Yes, Sir. 

(c) Does not arise. 

(d) and (e) This system is already in place. AERB is 
responsible for monitoring and enforcement of safety 
provisions in nuclear plants in the country. 

(f) and (g) No, Sir. All our reactors have been 
upgraded from time to time and their operation Is subject 
to meeting safety requirements. The safety of all nuclear 
reactors is periodically reviewed by the AERB and 
appropriate actions are taken based on such reviews to 
ensure that the reactors meet all specified safety norms. 
For reactors which have seen a service period of over 
25-30 years, extensive 5.lfety reviews are conducted, that 
take into account the ageing related degradation also. 
Based on the outcome of such reviews, the required 
actions such as retrofitting and safety upgrades are 
implemented. For example, such actions have already 
been implemented In recent years for Rajasthan Atomic 
Power Station-1 (RAPS-1), Rajasthan Atomic Power 
Station-2 (RAPS-2) and Madras Atomic Power Station-2 
(MAPS-2) and are being implemented for Madras Atomic 
Power Station-1 (MAPS-'), Tarapur Atomic Power Station-
1 (T APS-') and Tarapur Atomic Power Statlon-2 (TAPS-
2). 

{English} 

Tightening of VI.. Rul.. by BrHlan 

·99. SHRI GURUDAS KAMAT: 
SHRI MOHAN SINGH: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether the Government is aware that British 
Govemment has tightened the rullfS goveming visa for 
migrant workers as a reault of which unakilled labourers 
of Indian origin are facing' difficulty to stay in Britain; 

(b) if so, the details in this regard; 

(c) whether a number of doctors, engineers and 
specialists of Indian origin will also face difficulty In 
working and residing In Britian; 

(d) if so, the steps proposed to be taken by the 
Govemment to protect the rights of these specialised 
persons; and 

(e) the number of Indian students of Indian origin 
doing speCialised courses in Britian at present? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) and (b) 
Yes, Sir. A statement giving details of the new visa rules 
of the British Govemment is laid on the Table of the 
House. 

(c) Doctors, engineers and speCialists of Indian origin 
will not be affected. 

(d) Does not arise. 

(e) It is not possible to give the exact number of 
students of Indian Origin pursuing specialised course in 
the UK as ethnicity is not revealed by the UK Government 
under their statutory law. However, according to statistics 
obtained from Higher Education Statistics Agency, UK, 
12,148 domiciled Indian students In 2002-03 were 
attending Higher Education Institutions in UK. 

St6temtlnt 

UK citizens of Indian origin enjoy the same rights as 
all other British citizens and hence proposals published 
for tightening entry requirements into the UK will not affect 
them. However, all non-EU citizens, including Indian 
citizens, in lower skilled categories will be affected once 
the 5 year strategy for asylum and immigration, 'ControUing 
our borders: making migration work for Britain' published 
on February 7, 2005, by the British Govemment-is 
implemented. 

2. This Strategy aims to put in place a system of 
controls with the stated purpose of ensuring that only 
those who benefit Britain will be allowed to come, to 
work or study; to strengthen the UK's borders; to crack 
down on abuse and illegal immigration; and increase 
removals. 

3. Key measures in the strategy include points system 
for those coming in to work or study in the UK, will 
consist of four new tiers: highly skilled, skilled, low skilled 
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and student/specialist. Points will be allocated accorcfmg 
to qualifications, work experience, income and other 
relevant factors. Points will be adjusted to respond to 
changes in the labour market. 

4. There will be no automatic right to stay In the UK 
for lower skilled workers. They will have to leave when 
their visas expire. 

[Tmns/a/ion} 

Dropsy ea ... 

*100. SHRI KAMlA PRASAD RAWAT: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government is aware that the Dropsy 
disease is spreading in various States; 

(b) if so, the States In which this fatal disease is 
spreading; 

(c) the reasons for the spread of this disease; and 

(d) the remedial steps taken/proposed to be taken in 
this regard? 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE (DR. ANBUMANI RAMADOSS): (8) to (d) 
Reports 01 dropsy cases have been received from the 
State of Uttar Pradesh (in Lucknow District) only. 

The main cause of dropsy is due to adulteration of 
mustard oil with argemone mexicana. 

Under the Prevention of Food Adulteration (PFA) 
Rules, 1955, the standards for mustard oil already provide 
that it shall be free from argemone oil. The StateS/UT 
Governments have be,en advised from time to time to 
keep a strict vigil on the quality of mustard oil and to 
'take action as per PFA Rules, 1955. to prevent 
adulteration and to alert the public regarding the dangers 
of consuming adulterated mustard oil. 

[Tmnsiation} 

Opening of School of Drama and Training In 
M.hareahtr. 

443. SHRIMATI KALPNA RAMESH NARHIRE: Will 
the Minister of CULTURE be pleased to state' 

(8) whether the Government proposes to open any 
new school of drama and training in Maharashlra; and 

(b) If so, the details thereof? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) No, Sir. 

(b) Does not arise. 

[English} 

BoglbHl Prolect 

444. SHRI M.K. SUBBA: Will the Minister of 
RAILWAYS be pleased to state: 

(8) whether the Moran-Dhamalgaon Rail link is a vital 
supply line for implementation of the Boglbeel Project, 
for transportation of project material; 

(b) if so, the progress so far made in completion of 
the said rail link and the time by which It is likely to be 
completed; and 

(c) the other steps being taken for timely completion 
of the Bogibeel Project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. The Moranhat-
Dhamalgaon rail link will enable transportation of bridge 
construction material directly to Bog/beel Bridge site 
instead of transhipment from rail to road traffic being 
resorted to at present. 

(b) The earthwork in the acquired land of the 
approach embankment of Moranhat-Ohamllgaon rail link 
has been taken up and about 30"10 of the. work has been 
completed. The work is likely to be completed In the 
year 2006-07 subject to availability of funds and acqui8ltion 
of required balance land. 

(c) The Boglbeel Project has been taken up under 
"National Rail VIkas Yojana". A State Level Co-ordlnation 
Committee involving Chief Secretary, Govt. of Assam and 
General Manager/Construction of Northeast Frontier 
Railway has been set up to regular1y review the progress 
of the project and sort out the problems. 
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(Trans/alion} 

Opening of LPG Agencies In Andhra Prade.h 
and Jharkhand 

445. SHRI ANJAN KUMAR M. YADAV: 
SHRI SUNIL KUMAR MAHATO: 
DR. DHIRENDRA AGARWAL: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Government is aware that due to 
the policy of forest conservation and discouraging the 
use of wood there is acute shortage of fuel in the rural 
areas of the country, especially in Andhra Pradesh and 
Jharkhand; 

(b) if so, whether the Government is contemplating 
to open more LPG agencies for the supply of LPG in the 
rural areas of the said States; and 

(c) if so, the number of agencies proposed to be 
opened in the current financial year in these States, 
district-wise? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) It is a basic objective of the 
National Forests Policy, 1988, to meet the requirements 
of fuel wood, fodder, minor forest produce and small 
timber of the rural and tribal populations. 

(b) LPG agencies are set up by Public Sector Oil 
Marketing Companies (OMCs) in accordance with their 
commercial considerations after assessing the viability of 
potential locations in different parts of the country. At 
present, LPG connections are available on demand 
throughout the country. OMCs have also taken innovative 
steps to increase the supply of LPG to rural and other 
low consumption areas, like the opening of community 
kitchens in villages, sale of 5 kg. cyNnders for low income 
group customers and giving special attention to setting 
up LPG distributorships in ruraVsemi-urban areas. 

(c) The total number of LPG distributorships operating 
in Andhra Pradesh & Jharkhand 88 on ,., .2005 is 759 
& 136 respectively. During t~e current financial year 2004-
05, OMCs have planned to set up 82 LPG distributors in 
Andhra Pradesh and 8 LPG distributors in Jharkhand. 

[English} 

Supply of Kerosene 

446. SHRI P. KARUNAKARAN: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Government Is aware that fishermen 
in coastal areas suffer due to lack of adequate supply of 
Kerosene; 

(b) if so, the stepa taken in this regard; 

(c) whether the Governrnent has received any 
representations from the State Governments, especially 
from Kerala to increase the quota of Kerosene; and 

(d) if so, the action taken by the Government in this 
regard? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) There is no separate 
allocation of Kerosene (SKO) for the fisheries Sector 88 
the present Government guidelines limit the supply of 
SKO under the Public Distribution System to the purposes 
of cooking and illumination only. Public Sector Oil 
Marketing Companies (OMes) have been allowed to 
marKet free sele Kerosene and fishermen can obtain such 
kerosene from the outlets of any of these companies. 

(c) Yes, Sir. This Ministry has received 
representations from various State Governments/Union 
Territories (UTs) including Kerala for the enhancement of 
their Kerosene quotas. 

(d) Additional allocations have been made to various 
States/UTs to meet their demand and an additional 
allocation of 5,275 Metric Tonnes (MTs) of SKO for the 
period January to March, 2005 has been made to Kerala. 
The National Council of Applied Economic Research have 
been commissioned to undertake the first-ever detailed 
study of kerosene demand in the country, including 
demand In the fisheries sector. 

(Trans/slion} 

ExploratIon of 011 and Ga. In Himalayan Region 

447. SHRI SURESH CHAN DEL: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 
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(a) whether tht. Govemment has a plan for exploration 
of gas and oil in the Himalayan Region keeping in view 
.the availability of oil and gas reserves there; 

(b) if so, the details thereof; and 

(c) the estimated expenditure likely to be incurred on 
the project? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) Oil and Natural Gas 
Corporation Ltd. (ONGC) and Oil India Ltd. (OIL) are 
carrying out exploration work in the Himalayan region. 
ONGC have acquired 8027 Ground Line Kilometer (GLK) 
of 20 seismic data and drilled 18 w~ls In the Himalayan 
foothills. Oil has acquired 6222 GLK of 20 seismic data 
and drilled one exploratory well. 

During the Tenth Plan period (2002-07), ONGC have 
envisaged acquiring 225 GLK 20 seismic data and drilling 
of 3 exploratory wells in the Himalayan foothills In the 
States of Jammu & Kashmir and Himachal Pradesh. 

(c) During the Tenth Plan period, an outlay of 
Rs. 101.18 crores and Rs. 98.29 crores has been 
estimated by ONGC and OIL respectively for the region. 

{English} 

011 Block Project In Libya 

448. SHRI M.P. VEERENDRA KUMAR: Win the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to &tate: 

(a) whether the Indian Oil Corporation and ONGC 
have combinedly received an oil block project in Libya; 

(b) if so, the details thereof; 

(c) the total number of oiVgas exploration projects 
handled by the public sector oil companies in foreign 
countries at present, country-wise; and 

(d) profits eamed by the oil companies from these 
projects during each of the last three years? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) A consortium of Indian 
Oil Corporation Ltd. (IOC) and Oil India Ltd. (OIL) has 

been awarded Block 86 under Exploration and Production 
Sharing Agreement (EPSA)-IV, Round-I by the National 
011 COrporation (NOC), Ubya, lac and OIL will each 
have a 50% Participating Interest in this Block, OIL being 
the operator. Block 86 is an onland block in the Sirte 
basin of Libya. 

(c) The number of oil and gas Exploration & 
Production projects abroad In which public sector oil 
companies are at present participating Is as follows:-

ONGC-V1desh Ltd. (OVL) 

Indian Oil Corporation Ltd. (laC) 

Oil India ltd. (OIl) 

Gail India Ltd. (GAIL) 

13 

3 

(d) The net profit earned by OVL during the last 
three years is given below:-

2001-02 

2002-03· 

2003-04* 

(Rs. Million) 

236.81 

589,95 

4284.49 

'Consolidated profit wtth its wholly owned sub&idlary company, 
ONGC Nile Ganga B.V. 

No profits have been eamed by other 011 companies 
so far. 

{Tnmsflltion} 

CBRR Report on Handicaps 

449. SHRI BALESHWAR YADAV: WPI the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(a) whether attention of the Government has been 
drawn towards survey report of Community Based 
Rehabilitation Resources (CBRR) wherein it is stated that 
the condition of the nandicaps has been worsen in 
Haryana. Rajasthan and Delhi instead of improvement; 
and 

(b) if 80, the details thereof and the remedial 
measures takenlbeing taken by the Union Government in 
this regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JEGADEESAN): (a) No, Sir. The 
Government is not aware of the survey conducted by 
CBRR. 

(b) Does not arise. 

Programmes Broadeasted by AIR Centre Alwar 

450. DR. KARAN SINGH YADAV: Will the Minister 
01 INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the programmes broadcasted by the 
Alwar (Rajasthan) centre of Akashvani cannot be heard 
in the entire district; 

(b) whether mountains of Aravan hills create hindrance 
in transmission of radio waves in most of the places of 
this district; 

(c) if so, the corrective steps taken by the 
(iovernment to solve the problem; 

(d) whether the Government proposes to start some 
other scheme of Akashvani for this hilly area; and 

(8) II so, the details thereof? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
s. JAIPAL REDDY): (a) to (e) Yes, Sir. Coverage in FM 
band gets affected by hills. However, in order to further 
strengthen the radio coverage in Alwar district, existing 6 
kW FM transmitter at AIR Alwar is proposed to be 
replaced by 10 kW FM transmitter in 10th Five Year 
Plan. The implementation of the scheme is, however, 
subject to approval of the competent authority and 
availability of resources. 

/Eng/ish} 

Taking over In Sirl Fort Club 

451. SHRI K.S. RAO: 
SHRI MADHU GOUD YASKHI: 

Will the Minister of CULTURE be pleased to state: 

(a) whether DDA's ·Siri Fort Club and Tower 
Restaurant violated ASI rules as reported in the 'Hlndustan 
Times' of 31st December, 2004; 

(b) if so, the details thereof; 

(c) whether the Govemment has any plan to take 
over these buildings; an~ 

(d) if so, the details in this regard? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) and (b) Yes, Sir. Delhi 
Development Authority constructed Officer's Club building 
within the prohibited area of the centrally protected Siri 
Fort Wall, whereas the Asaid Tower/Jhankar Banquet 
raised unauthorized constructions like toilets, guard room, 
workshop, sheds, underground water tank, kitchen, etc. 
in the prohibited area. 

(c) and (d) Yes, Sir. The Delhi Development Authority 
has been directed to hand over the Officer's Club building 
to the Archaeological Survey of India. The matter of 
unauthorized construction by the Asaid Tower/Jhankar 
Banquet is subjudice. 

/Trans/ation} 

Bomb Blast In Ordnance Factory 

452. SHRI HANSRAJ G. AHIR: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether bomb blast incident took place in 
Ordnance Factory, Chanda (OFC) in Maharashtra recently; 

(b) if so, whether the Govemment has investigated 
the matter; 

(c) if 80. the outcome thereof and the action taken 
by the Govemment against the officials found guilty; and 

(d) the steps taken/proposed to be taken to avoid 
recurrence of such incidents in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY 
HANDIQUE): (a) Yes, Sir. An accidental fire had taken 
place in Building No. 273 of Unit No. 9 of Ordnance 
Factory, Chanda (OFCH). Maharashtra. on 31.1.2005. 

(b) A Board of Inquiry (BOI) has been constituted to 
investigate the cause of the fire. 
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(c) The report of the Board of Inquiry Is yet to be 
received. 

(d) The Board of Inquiry has been asked to suggest 
remedial measures to be taken to avoid recurrence of 
such incidents. Appropriate action would be taken on the 
basis of the Board of Inquiry report. 

Opening of New PetrollDl ••• I Pumps 
In We.t Bengal 

453. SHRI BIR SINGH MAHATO: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) the number of new dlesellpetrol pumps proposed 
to be set up during the current financial year in West 
Bengal, district-wise; 

. .,.. 
(b) the number of ga~;agencies functioning in West 

Bengal at present, district-wise; and 

(c) the number of cooking gas agencies proposed to 
be set up in West Bengal during the current financial 
year, district-wise? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (c) During the current financial 
year, 2004-05, the four public sector oil marketing 
companies (OMCs), viz., Indian Oil Corporation Limited, 
Bharat Petroleum Corporation Limited, Hindustan 
Petroleum Corporation Limited and IBP Co. limited plan 
to set up 111 retail outlet dealerships (petroVdiesei pumps) 
and 59 LPG distributorships (cooking gas agencies) In 
different districts in the State of West Bengal. 

(b) As on 31.1.2005, there are 435 LPG 
distributorships of these OMCs operating in various 
districts in the State of West Bengal. 

International StatuI Airports 

454. SHRI JAI PRAKASH (MOHANLAL GANJ): Will 
the Minister of CIVIL AVIATION be pleased to state: 

(a) the names of airports reckoned as International 
Airports in the country, State-wise; and 

(b) the names of the domestic Airports the 
Government proposes to grant Intematlonal status during 
2005-067 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) The airports 
at Mumbal in Maharashtra, Deihl In NCT of Delhi, Chamai 
in Tamil Nadu, Kolkata in West Bengal, Trivandrum and 
Cochin in Kerala, Bangalore in Kamataka, Hyderabad in 
Andhra Pradesh, Ahmedabad in Gujarat, Goa, Guwahati 
in Assam and Amritsar in Punjab are functioning as 
International airports. Besides the domestic airport at 
Srlnagar has also been recentty accorded approval as 
intemational airport. 

(b) Decision to grant the intemational airport status 
is taken from time to time based on availability of suitable 
length of runway commensurate communication & 
navigational equiprnents, demand from scheduled natlonaV 
intemational airiines operator etc. 

{English} 

PreHl'Yltlon and Digitalisation of Documentary 
Films of N.tlonal HI.tory 

455. SHRI KULDEEP BISHNOI: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the Government is aware that over 
2,00,000 documentary films of Films Division of India, 
that record 50 years of nation's history and development 
have not been preserved properiy; 

(b) if so, the reasons for such neglect; and 

(c) the concrete steps taken/proposed to be taken 
by the Government for proper preservation and 
digitalisation of these documentary fflms? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) and (b) Films Division is having 
an archival legacy of more than 8,000 films preserved in 
over 2,00,000 cans. It Is true that ideal preservation 
facilities were lacking due to which decompoaItion has 
set In, in some of the cans. 

(c) Govemment has set up a Committee to undertake 
categorization and restoration of the precious archives, 
both In conventional as well as digital format and their 
transfer in High Defin~ionlDigibeta Tapes for preservation. 
The original celluloid format of most precious films will 
be transferred to the vaults of National Film Archives of 
India, Pune for Its safe preservation away from Mumbai'. 
humidity and salinity. 
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Criteria for Issue of Grants to NGOs 

456. SHRI RUPCHAND MURMU: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) the criteria laid down by the Government for the 
Non-Governmental Organizations (NGOs) to receive 
Centrally sponsored grant-in-aid to set up de-addiction 
centres; 

(b) whether the existing policy of the Government 
provides grant-in-aid to more than one NGOs in anyone 
particular district of the country; and 

(c) il so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JEGADEESAN): (a) The following criteria 
have been laid down by the Government for a Non-
Governmental Organisation (NGO) to set up de-addiction 
centres: 

(i) It should have a properly constituted managing 
body with its powers, duties and responsibilities 
clearly defined and laid down in writing. 

(ii) It should have resources and facilities and 
experience for undertaking the programme. 

(iii) It is not run for profit to any individual or a 
body of individuals. 

(iv) It should ordinarily have existed for a period of 
three years. 

(v) Its financ.i~1 position should be sound. 

(b) and (c) Yes, Sir. However, due to budgetary 
constraints and with a view to extending the de-addiction 
services to the uncovered districts, preference is given to 
such NGOs who have set up the De-addiction Centre in 
a district where there are not more than two existing 
projects for this purpose. 

(Translation} 

Sale of Shares of ONGC 

457. SHRI KHIREN RIJIJU: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the Indian Oil Company and the ONGC 
propose to sell each other's share; 

(b) if so, the details thereof; and 

(c) the details of the number of shares of both the 
companies held by each other? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (c) Oil & Natural Gas Corp. 
Ltd. (ONGC) holds 10,64,53,095 equity shares of Rs. 10 
each of 10C, where as Indian Oil Corporation Ltd. (IOC) 
holds 13,70,67,381 equity shares of Rs. 10 each of 
ONGC. At present, there is no proposal to sell each 
other's share. 

[English} 

011 and Hydro-Carbon In Assam 

458. SHRI NARAYAN CHANDRA BORKATAKY: Will 
the Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether ONGC has struck oil and hydro-carbon 
in several areas of Assam; 

(b) if so, whether Canadian Agency is handling those 
oil wells; and 

(c) If so, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) Oil and Natural Gas Corporation 
Ltd. (ONGC) has made 33 Oil and Gas finds since 
inception in different parts of the State of Assam. 

During the year 2003-04, ONGC has made one 
hydrocarbon find at East Lakhibari in the State of Assam. 

(b) and (c) One oil field, namely Amguri field in 
Assam, which was discovered tty ONGC, has been 
transferred to the consortium of Canoro Resources 
Limited, Canada and Assam Company Limited on 
29.10.2004 under a Production Sharing Contract (PSC) 
signed with the Government of Ind~. 

The PSC for Amguri field, provides inltlr-ah's, for 
payment of signature bonus and production bonus to 
ONGC and profit petroleum sharing between the 
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Govemment of India and the contractor in accordance 
with the provisions of the PSC. 

(Trans/alion} 

Construction of Over-Bridge at Mankapur 
Railway Crossing 

459. SHRI DAHYABHAI VALLABHBHAI PATEL: Will 
the Minister of RAILWAYS be pleased to state: 

(a) whether a proposal to construct an over-bridge 
on Mankapur Railway Crossing at Nagpur has been 
pending with the Union Government; 

(b) if so, since when and the reasons for delay in 
this regard; and 

(c) the steps taken by the Govemment to construct 
this over-bridge with a view to obviate the difficulties and 
hardship being faced by the public on this account? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a) to (c) The work for 
construction of Road Over Bridge (ROB) at Nagpur in 
lieu of Mankapur level crossing No. 295A at Km. 16381 
26·28 on Itarsi-Nagpur section connecting National 
Highway-69 (NH-69) & NH-7 was sanctioned in 2001-02. 
The complete work of ROB is being executed by 
Maharashtra State Road Development Corporation 
(MSRDC) on Build, Operate and Transfer (BOT) concept. 
General Arrangement Drawing has been approved by 
Railway. Work is in progress on Railway portion. 

New Railway Station at Ganpur, Manmad 

460. SHRI TUKARAM GANPAT RAO RENGE PATIL: 
Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Government proposes to construct a 
new railway station at Ganpur of Nizamabad-Manmad 
railway division of South Central Railways; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

(c) The proposal regarding opening of a halt station 
at Ganpur has been examined and not found feasible. 

(Engll$h} 

eonwtralOft of Ourgaon-Delhl MO Una Into BO 

461. SHRI CHANDRA DEV PRASAD RAJBHAR: WiN 
the Minister of RAILWAYS be pleased to state: 

(a) whether the Government proposes to convert 
Gurgaon-Delhi (Sarai Rohilla) Metre Gauge line into Broad 
Gauge line; 

(b) if so, by when; 

(c) if not, the reasons therefor; 

(d) whether the Government al50 proposes to atart 
electrification work on this route; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a) to (c) The work of gauge 
conversion of metre gauge line between Delhi and Rawarl 
has been targeted for completion during 2005-06. 

(d) and (e) Due to relative priority for electrification 
of other high density routes, the electrification of this line 
is not being taken up at present. 

(Tmns/ation} 

Withdrawal of Subsidy on KaroMna 
and Cooking G.s 

462. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether the Government is conSidering to 
withdraw subsidy on kerosene and cooJ.,;ing gas by 2007 
in a phased manner; 

(b) if so, the time by which the phased attempt to 
withdraw subsidy is likely to be initiated and proceas 
through which it is likely to be completed; 

(c) 'Nhether the Government is aware that there will 
be a steep rise In prices if subsidy on cooking gas and 

kerosene is withdrawn; 

(d) if so, the comparative details of the consumer 
price with and without subsidy; 
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(e) whether the Government is aware that there will 
be a steep rise in demand of wood used for fuel owing 
to steep rise in prices because of withdrawal of subsidy 
on cooking gas and kerosene resulting In adverse effect 
on environment and forest; and 

(f) If so, the proposed strategy of the Government to 
check this adverse effect? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (d) As per the Government 
decision, the budgetary subsidy at present on PDS 
Kerosene and Domestic LPG is available upto 31st March 
2007. Besides the budgetary subsidy, the oil PSUs are 
sharing the burden of subsidizing these products. Based 
on the average international prices of Kerosene and LPG 
for the month of February 2005 and taking into account 
the current level of duties & taxes on these products, the 
retail selling prices (RSPs) of PDS Kerosene and 
Domestic LPG in Delhi would increase by Rs. a.22IIitre 
and Rs. 96.20/cylinder respectively In case the existing 
total subsidy, including the subsidy element borne by oil 
PSUs, is withdrawn. 

(e) and (f) As regards the rise in demand for fuel 
wood owing to the rise in prices of kerosene and cooking 
gas as and when subsidies are withdrawn, in order to 
minimize the adverse effect on environment and forests 
encourag~ment is being given to planting fast-growing 
trees species, yielding small timber and fuel wood on 
private lands under various social/farm forestry 
programmes. 

Welfare Scheme. for Mlnorltl •• 

463. SHRI THAWAR CHAND GEHLOT: Will the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state: 

(a) the details of schemes implemented by fhe 
Government for the welfare of the minorities and backward 
classes among minorities; 

(b) the financial assistance, grants and loan provided 
by the Union Government under these schemes during 
each of the last three years and the current year, scheme-
wise and State/Unlon Territory-wiS~; 

(c) the funds provided by the Union Government for 
Wakf, Urdu education, Madarsa and Minority Department, 
item-wise and department-wise; and 

(d) the details of proposals seeking Central 
assistance, grants and loans pending with the Union 
Govemment during the last three years, till date alongwith 
its reasons and the time by which these are likely to be 
cleared, State/Union Territory-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JEGADEESAN): (a) Following are the 
schemes for the welfare of minorities and backward 
classes among minorities: 

(I) Scheme of Pre-examination Coaching for weaker 
sections including minorities, based on economic 
criteria, for recruitment in services and adm~ion 
in professional courses. 

(ii) Area Intensive & Madrasa modernization Scheme 
under the Ministry of Human Resouroe 
Development. 

(iii) In addition, the National Minorities Development 
and Finance Corporation (NMDFC) provides 
loans for the economic empowerment of 
Minorities and loans for pursuing professional 
and technical courses. 

(iv) The Maulana Azad Education Foundation 
(MAEF) is a registered society with the objective 
of promoting education amongst the Minorities. 

(v) The Central Wakf Council (CWC) provides 
grants-in-aid for development of urban Wakf 
properties. 

(vi) The backward classes among the Minorities also 
enjoy the benefits of the follOWing schemes for 
the OBCs: (i) Pre-Matric Scholarship for OBGs, 
(iI) Post-Matric Scholarship for OBCs; (iil) Hostels 
for OBC Boys and Girls; (Iv) Assistance to 
Voluntary Organization for Welfare of OBCs. 

(b) and (c) Statement I-IV showing the grants 
released under these schemes during the last three years 
and the current year scheme-wi&~ and State/Union 
Territory-wise, is enclosed. 

(d) Subject to availability of the funds, all the 
propose. are considered and cleared by the Ministry 
during the financial year. 
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SI6MmMII 

SIa/sIUT·wiss funds rsItJas«I duting 2001-1J2 to 2004-2005 III'KkIr 1M ~ 01 ~ WId 
Allifld assistance for wtlllkBr ssctions inc/tiding OBCs, SCS III1d MInorititIs 

(Re. in Lakha) 

SI.No. Name of State· 2001·2002 2002·2003 2003-2004 2004-2005 upto 
(25.2.2005) 

2 3 4 5 6 

1. Andhra Pradesh Nil 111.8 34.05 Nil 

2. Arunachal Pradesh Nil Nil Nil NIl 

3. Assam Nil Nil Nil Nil 

4. Bihar Nil 6 Nil Nil 

5. Chhattisgarh Nil Nil Nil Nil 

6. Goa Nil Nil Nil NH 

-. Gujarat Nil 5.45 Nil Nil I. 

8. Haryana 2.19 24.68 Nil 20 

9. Himachal Pradesh Nil Nil Nil Nil 

10. Jammu & Kashmir Nil Nil Nil Nil 

1 1 . Jharkhand Nil Nil Nil Nil 

12. Karnataka Nil Nil 14.33 Nil 

13. Kerela 20.86 22.01 20.54 Nil 

14. Madhya Pradesh Nil 19.99 25.63 82.89 

15. Maharashtra Nil Nil Nil Nil 

16. Manipur Nil Nil Nil Nil 

17. Meghalaya Nil Nil Nil Nil 

18. Mizoram Nil Nil Nil Nil 

19. Nagaland Nil Nil Nil Nil 

20. Orissa 2.5 Nil Nil Nil 

21. Punjab Nil 7.76 Nil Nil 

22. Rajasthan Nil Nil Nil Nil 

23. Sikkim Nil Nil Nil NH 
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2 3 4 5 6 

24. Tamil Nadu 11.15 Nil Nil Nil 

~5. Tripura Nil Nil Nil Nil 

26. Uttar Pradesh 2.61 Nil Nil Nil 

27. Uttaranchal Nil Nil 5.45 Nil 

;:8. West Bengal 2.68 Nil Nil Nil 

29. Andaman & Nicobar Islands Nil Nil Nil Nil 

30. Chandigarh Nil Nil Nil Nil 

31. Dadra & Nagar Haveli Nil Nil Nil Nil 

32. Daman & Diu Nil Nil Nil Nil 

33. Delhi 1.9 10 Nil 3.48 

34. Lakshadweep Nil Nil Nil Nil 

35. Pondicherry Nil Nil Nil Nil 

Total 43.89 207.69 100 106.37 

SIJIlSmMlt /I 

The detsils of finsncial sssistllflCtl/grsnts provided under the scheme during the Isst thlfHl ytNllS 
and during Ihs CIH7fInt year ie. 2004·05 is givsn below 

AIN IntBnsive & Mscfnlsas Modemisation 

(Rs. In Lakh) 

StateslUTs 2001·2002 2002-03 2003-04 2004-05 

Infra. Madarsa Infra. Madarsa Infra. Madarsa Infra. Madarsa 
Dev. Modemisation Dev. Modemisation Dev. Modemisation Dev. Modemisatlon 

2 3 4 5 6 7 8 9 

Andhra Pradesh 300 12.51 956.01 12.51 958 68.04 0 0 

Bihar 0 0 0 0 0 79.92 0 0 

Chandigarh 0 0.36 0 0 0 0 0 0.72 

Dadra & Nagar Haveli 0 0.72 0 0 0 0 0 0 

Jammu & Kashmir 0 0 0 0 0 61.68 0 0 

Haryana 250 0 0 0 998.62 0 \ 450 0 

Orissa 0 0 0 0 0 168 0 0 
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2 3 4 5 6 7 8 9 

Madhya Pradesh 30 147.18 115.92 90.06 0 0 57.28 421.58 

Tripura 0 38.53 0 45.72 0 48.98 0 45.72 

Tamil Nadu 77.31 0 0 0 0 0 0 0.72 

Uttar Pradesh 78.6 0.37 1233.6 390.82 271 245.88 810.1 0 

West Bengal 224.5 1.4 0 0 0 0 0 0 

Karnataka 55.72 0 0 0 0 0 0 0 

Maharashtra 400 0 0 0 0 0 0 0 

Rajasthan 112.71 0 0 0 0 0 0 0 

StIIlMnMlt In 

State-wise OisbulStIf17tIf1ts-Tenn Loan Schemtl imp/tlmenltJd by 
National Uinorities OtJvslopment " FIn8ntJtI CotpO,.tIon 

(Amount In Rupees LaIch.) 

SLNo. State 2001'()2 2002'()3 2003-04 2004-05 
(upto 31.1.2005) 

SeA Amount Amount Amount Amount 
reIeued released raIeaIed re/ee8ed 

2 3 4 5 6 7 

1. Andhra Pradesh APSMFC 150 100 585 

2. Assam AMDFC 100 0 50 

3. Bihar' BSMFC 326 197 500 150 

4. Chancfigarh CHCFDCL 10 0 13 8 

5. Chhattisgarh CHACDFC 0 15 0 

G. Delhi DSCSTFDC 0 100 76 100 

7. Gujarat GBCDC 0 0 0 

GMFDC 2025 700 800 

8. Himachal Pradesh HPMFDC ~5 33 50 150 

9. Haryana HBCKN 300 157 150 200 
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2 3 4 5 6 7 

1('1 ,Jammu & Kashmir JKSCSTOC 100 0 0 

JKWDC 150 118 200 144 

11. Kerala KBCOC 900 1025 1025 720 

KSCFFOC 200 100 150 55 

KSWOC 125 100 150 150 

12. Kamataka KMOC 300 400 600 38 

1 :1. Maharashtra MHBCMFOC 600 200 500 

14. Manipur MTOC 0 0 0 

15. Madhya Pradesh MPBCMFOC 0 50 0 

MPHOC 20 0 30 25 

16~ Mlzoram MCAB 500 275 50 

ZIOCO 250 307 0 

17. Nagaland NIOC 300 150 260 200 

NHOC 0 19 50 68 

• :1. Orissa ORSC TFOC 150 50 20 

1 ~}. Pondicherry POBCMOC 0 22 9 10 

20. Punjab BACKFINCO 250 50 50 

;~ 1. Rajasthan RSCSTFOC 0 0 tD 

AMFOCC 25 30 50 50 

Tnmil N.~du TAMCO 0 0 200 125 

')"l 
"~'OJ ~ Tripura TSCOC 0 50 0 

~l~ . Uttar Pradesh UPMFOC 750 1282 1178 1294 

25. Uttaranchal UMFDC 0 25 0 

~6. West Bengal WBMFDC 1650 1550 1700 2300 

Total 9206 7104 8224 5784 
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YMr-wiss, State-wiss StaI8IT1tN1I of Micro Crtldil Disbutssd 

(Amount in Rs. Lakhs) (Upto 31.12.2004) 

2001-2002 2002·2003 2003-2004 2004-2005 Total 
~;I.No. States Amount Amount Amount Amount Amount 

1. Andhra Pradesh 156.1 31.65 74.89 47.37 347.45 

2. Assam 0 22.5 29.25 33.75 85.5 

~. Bihar 1.68 5.64 20.94 11.25 47.28 

4 C3ujarat 70.5 0.5 0 0 76.6 

,~ 
;). Haryana 12.52 0 9 0 21.52 

b. Kdrnataka 2.7 39.67 104.5 5.04 155.02 

7. Kerala 39.4 9 0 0 57.35 

a. Madhya Pradesh 0 0 50 20 75.31 

q Maharashtra 36 59.04 36.9 24.75 200.79 

1 (). Manipur 1.34 2.8 0 0 13.01 

II. Naqaland 0 0 0 27.25 38.27 

j;. ... Orissa 0.34 4.5 13.05 21.37 46.63 

'2. Rajasthan 10.51 0.43 4.5 30.5 51.54 

1 t\. Tamil Nadu 38.44 29.75 15.33 22.5 113.71 

l' ;). Uttar Pradesh 39.05 25.15 23.96 39.23 149.51 

1 G. Uttaranchal 0.5 4.5 0 4.5 10.93 

II. West Bengal 68.6 55.28 60.07 37.37 241.89 

Total 477.68 290.41 442.38 324.88 1731.21 

National Minorilitls 08vt11opn78nt " Rnsnctl CotpOhltltJn--Educstionsl LOiln ScINImtI 

Name of the Scheme 

Educational Loan Scheme 

Educationsl L08n SchtImtI has st6ttsd !tom JIlnIl6lY 2O{}tI 

2003-04 (Amount Disbursed) 

58.00 

(Rs. in Lakhs) 

2004-05 as on 31.3.2005 
(Amount Disbursed) 

232.00 
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StIitMrMIt Y 

Mllulana bstJ Educ8/ion FoundIIIIon 

Cat8g0ry-wise SINk-UP of Granl-in-Ald Sanctioned during Ih8 /8$1 ThIH Y681'S & CUlT9nl YBsr 

2001·2002 2002·2003 2003-2004 Total 2004-2005 

Categories No. 01 AmoIn In No. 01 AmoIn in No. 01 AmotI1t in No. 01 AmounIIn No. 01 AmaIn in 
NGOs Lacs NGOs lies NGOs lies NGOs Lacs NGOs Lacs 

Residential Schools 2 60.00 2 35.00 0 0.00 4 95.00 0 0.00 

ConsInJdion 01 Hostel Building 10 215.00 6 95.00 8 100.00 24 410.00 6 125.00 

EstablishingIExpansion 46 533.40 40 398.00 32 239.60 118 1171.00 44 489.93 
of SchooIICoIIeges 

Technical Education 9 110.93 2 20.73 2 3.00 13 134.66 9 96.45 

Remedial Coaching 2 15.30 0 0.00 0 0.00 2 15.30 0 0.00 

Sadbhawna Kendra 0 0.00 0 0.00 4 38.90 4 38.90 0 0.00 

Total 69 934.63 50 548.73 46 381.50 165 1864.86 59 711.38 

Note: The category-wi .. sanction of the grant-In-aid pertaining to 2004-2005 Is the amount sanctioned upto 31.1.2005. 

StJIIWMnl VI 

Grant-in-aid 1'BIt98$tK/ by Ih8 Minislty 10 ewe undBr the Scheme of Deve/oprmml of Utb8n WaNt Propelfiea 

(Rupees in lakh) 

SI.No. Name of the States 2000-2001 2001-02 2002-03 2003-04 
Amount & No. Amount & No. Amount & No. Amount & No. 

of projects of projects of projects of projects 

1. Uttar Pradesh 41.00-1 

2. Rajasthan 

3. Punjab 20.00-1 23.38-1 35.70-1 

4. Manipur 20.00-1 11.30-1 

5. Maharashtra 25.00-1 25.00-1 25.00-1 

6. Madhya Pradesh 20.00-1 15.00-1 

7. Kerala 30.00-1 20.00-1 5.00-1 35.75-3 

8. Kamataka 64.00-3 56.62-4 41.00-2 43.00-3 

9. Gujarat 25.00-1 31.00-2 

10. Tamil Nadu 15.00-1 8.25-1 

Total 180.00-7 140.00-8 158.00-8 158.00-11 



225 Written Answers PHALGUNA 18, 1926 (SsAll) 226 

UtJUeaUon of Aircraft Cargo Capacity 

464. SHRI PRABHUNATH SINGH: Will the Minister 
of CIVIL AVIATION be pleased to state: 

(a) whether Indian Airlines aircraft cargo capacity 
remained un utilized in the last couple of years resulting 
into a loss of Rs. 369.25 crore; 

(b) if so, the reasons therefor; and 

(c) the steps taken tl? check the declining trend in 
the carriage of cargo? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No, Sir. 

(b) and (c) Do not arise. 

Construction of Over-bridge Near 
Malhar Station 

465. SHRI GANESH SINGH: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Union Government proposes to 
construct the rail over-bridge at National Highway near 
Maihar station in the middle of Allahabad-Jabalpur route; 
and 

(b) if so, the time by which sanction is to be given 
for the project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a) and (b) Work of a Road 
Over Bridge at Maihar was sanctioned on deposit terms 
and the State Government was asked to deposit 
Hs. 2.45 Crore to commence the work but no amount 
has yet been deposited by them, hence, work could not 
be taken up. 

/Eilglishj 

Rules and Regulatlona to Deal with Ol.abliity 

466. MAJ. GEN. (REID.) B.C. KHANDURI: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether the Government is aware of the 
discontentment in the Armed Forces with regard to the 
Rules and Regulations for dealing with disability occurring 
the period of service, other than in War. 

(b) whether these rules and regulations are of pre-
independence vintage; 

(c) whether the Government is aware that the 
percentage of disability given by an expert, high IItval 
Medical Board can be reduced by the COA (Pension), 
Allahabad; 

(d) whether the Govemment had made any attempt 
to review and update those; and 

(e) if so, when and the details of changes made? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY 
HANDIQUE): (a) There have been representations from 
Ex-Servicemen relating to different aspects of disability 
pension. 

(b) No, Sir. 

(c) Medical Adviser (Pension) attached to the Office 
of the PCDA (P), Allahabad adjudicate the percentage of 
disability in the case of Personnel Below Officer Rank In 
disease related cases. In the case of officers the 
adjudication is done by the respective Service Hqrs. While 
adjudicating the matter the adjudicating authority 
sometimes modifies the percentage of disability 
recommended by the Medical Board. However, whenever 
the indMdual feels aggrieved, he has the option to appeal 
against the decision to the Appellate Committees. 

(d) The Rules/Regulations are modified as and when 
necessary. 

(e) The Entitlement Rules to Caaualty Pensionary 
Awards to the Armed Forces personnel, 1982 issued in 
supersession of previous orders have further been 
amended by Corrigendum issued on 21 st August, 1984 
substituting para 3 of the Appendix regarding applicability, 
24th August, 1992 amending applicability of Clause 12 
(e) of the Rules, 20th June, 1996 amending Rule 14 
regarding attributability to military service and 2.1st June, 
1996 amending Rule 17 regarding medical opinion and 
competent medical authorities and amending Rule 27 (C) 
regarding medical authority. 

Operation of Scheduled Air Service. 
by Private Alrllnn 

467. SHRI P.S. GAOHAVI: WUI the Minister of CIVIL 
AVIATION be pleased to state: 
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(a) whether the Government has given permission to 
several airlines for operation of scheduled air services in 
~ndi<l and abroad during the last one year; 

(b) if so, the details alongwith the names of airlines; 

(c) whether the Government has also given 
pormission to several private airlines to purchase aircraft 
within specified time period; 

'(d) if &0, the details thereof; and 

(e) whether these airlines have adhered to time 
schedUle for purchase of aircraft and If not the details 
alongwith the reasons and the names of those private 
nirlines? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 
Fl,lIowing the decision to permit pirate scheduled carriers 
10 operate on international routes, following private 
ccheduled carriers have been permitted to operate on 
internationaleactors as per ,their requests:-

Jet Airways: Sir Lanka, Nepal, Bangladesh, UK, 
Ijelglum. USA. Malaysia, Singapore. 

Air Sahara: Sir Lanka, Nepal, Bangladesh, UK, 
Malaysia. Singapore. 

As regards domestic sector, all scheduled operators 
are free to deploy capacity on any sector subject to 
fulfilment of route dispersal guidelines. 

(c) and (d) The Govemment has given permi88ion to 
Ihe following private airlines to purchaselimport the aircraft 
during tho period from 1.1.2004 to 31.12.2004: 

Ptivate Airlines Ale Type Permitted to Actually 
import im~rted 

Jet Airways 8-737 03 02 

Air Sahara 8·737·800 04 01 

Air Deccan A·320 07 03 

ATR-42 06 03 

(oj The validity of the import permission is for one 
yMr. If the vatidlty expires! then the airlines are required 
10 obtain fresh approval/extension from the Government. 

R ... rvatlonfor Handicapped persona In 
Pondlcherry 

468. PROF. M. RAMADASS: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) whether the reservation to handicapped persons 
in education and employment has been strictly 
implemented in the Union Territory of Pondicherry; 

(b) if so, the details thereof; 

(c) the steps taken by the Government to fill up the 
backlog; 

(d) whether the Government is considering to 
establish an institute for the physically handicappecland 
mentally retarded in the Union T ermory of Pondicherry; 
and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JEGADEESAN): (a) to (c) Yes, Sir. The 
Govemrnent of Pondicherry is ensuring reservation in 

",_ Identified posts in their establishments. The Govemment 
is also providing reservation in educational institutions 
according to the provisions of the Persons with Disabilities 
Act, 1995. 

(d) No, Sir. 

(e) Does not arise. 

LPG Shortage In GuJarat 

469. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(8) whether the Government is aware of LPG 
shortage in Gujarat during the last three months and the 
gas cylinders are available in the black market; and 

(b) if so, the corn;rete measures being taken in this 
matter? 

THE MINISTER OF PETRO~EUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) Public Sector Oil Marketing 



229 Written' AnswelS PHALGUNA 18, 1926 (Saka) 230 

Companies (OMCs) have no! reported any backlog of 
LPG during the last 'three months in Guierat and say 
they are meeting the entire demand of LPG customers In 
filII. They have further informed the Ministry that strict 
scl-teduling and monitoring of supplies is being done to 
check possible diversion of LPG to unauthorised uses. 

The crackdown on the illegitimate diversion of 
domestic LPG to unauthorised uses is perhaps causing 
some disruption by unscrupulous elements but this 
problem is also being addressed. 

Railway Division at Salem 

470. SHRI K.C. PALANISAMY: Will the Minister of 
RAILWAYS be pleased to state: 

(n) whether the Union Govemment has any proposal 
to r.et up a separate Railway Division with headquarters 
"t Salem. Tamil Nadu; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HAlLWAYS (SHRI R. VELU): (a) No, Sir. 

(h) Does not arise. 

Modernisation of Pra •• r Bharatl 

471. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of INFORMATION AND BROADCASTING be 
rleased to state: 

(a) whether the Prasar Bharati has prepared a plan 
for its modernisation; 

(b) if so. the details thereof and the total funds 
required for the purpose; 

(c) the sources identified by the Prasar Bharati for 
mobilisation of the required funds; 

(d) whether the Prasar Sharati has also sought 
Government's facilitation to get assistance from the World 
Bank; and 

(t;) if so. the details thereof and the reaction of the 
(jovnrllment thereto? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTl:R OF CULTURE (SHRI 

S. JAIPAL REDDY): (8) to (c) Yes. Sir. The modemization 
plan covers a broad spectrum, which, infer SM, includes 
digitalization and modernization of production facilities! 
satellite broadcast equipment, modernization and 
automation of studio/transmission facilities, augmentation 
of existing studio facilities, etc. for both All India Radio 
and Doordarshan. The total cost is estimated to be around 
Rs. 1,1 n crore (appx.). The sources identified for 
mobilization are through 'Directo Budgetary Support (DBS) 
and Internal Extra Budgetary Resources (IEBRs)'. 

(d) No, Sir. 

(e) Does not arise. 

Indian OffIcer. In UN Peace K .. plng Mission 

472. SHRIMATI SUMITRA MAHAJAN: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether the United Nations Organisation has 
requested the Government of India for longer tenure of 
the Indian Officers posted in UN peacekeeping mission; 
and 

(b) if so, the response of the Government of India 
thereto? 

THE MINISTER OF DEFENCE (SHRI PAANAR 
MUKHERJEE): (a) and (b) No, Sir. However, requests 
for extension of tenure of deputation of individual officers 
are and when received are considered on the merits of 
each case. 

Rehabilitation of Tsunami affected Children 

473. SHRI DALPAT SINGH PARSTE: 
SHRI E. PONNUSWAMY: 
YOGI ADITVA NATH: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) the number of children orphaned by the Tsunami 
disaster; 

(b) whether the Government is taking special 
measures for rehabilitation of Tsunami diaaater orphan 
children; and 

(c) if so, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JEGADEESAN): (a) As per available 
information 529 children have lost both the parents. 

(b) and (c) The concemed State GovernmentslUT 
Admmirltrations had been alerted and advised to maintain 
r.trict vigil against trafficking of these children. While a 
large number of organizations/individuals have expressed 
interest to adopt these children and their requests have 
been forwarded to the concerned State Governments/UT 
Administrations, it is most likely that these children will 
be rehabilitated in a familiar environment within the 
community. Various relief and rehabilitation measures have 
been taken by the Ministry of Social Justice and 
Empowerment including setting up of Child Helpline 
services at Port Blair, Nagapattinam and Karaikal and 
provision of trauma counselling services through Indian 
Council for Child Welfare at Cuddalore, Nagapattlnam and 
Kanyakumari districts. An assistance of Rs. 11.68 lakhs 
has been sanctioned for 2004-05 to the Social Welfare 
and Nutritious meal Programme Department of 
Government of Tamil Nadu for setting up of 3 children's 
homes for tsunami orphans. The Ministry of Social Justice 
and Empowerment has also released Rs. 11.00 lakhs to 
the Slate Social Welfare Advisory Board, Andaman & 
Nicobar Islands for special care to women especially 
lactatmg mother and children affected by Tsunami and 
staymg in various relief camps. 

(Tmns/ationj 

Recognition of Hindi Journalism Cours.s In IIMC 

474. SHRI NIKHIL KUMAR CHOUDHARY: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether the Hindi Courses offered by Indian 
Institute of Mass Communication is going on without 
recognition; 

(b) ,f so. whether the Government proposes to impart 
recognition to Hindi Journalism courses in IIMC; and 

(e) if so. the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
~;. JAIPAL REDDY): (a) to (c) The Post Graduate 
Diploma course in Hindi Joumalism offered by Indian 

Institute of Mass Communication (IIMC) has been granted 
provisional recognition by the Ministry of Human Resource 
Development. Ministry of Human Resource Development 
has also been requested to grant pennanent recognition 
to the course. 

{English} 

Setting up of Science Cltle. 

475. SHRI DINSHA PATEL: Will the Minister of 
CULTURE be pleased to state: 

(8) whether the Government proposes to set up more 
Science cities in the country; 

(b) if so, the details thereof, location-wise; and 

(c) the expenditure likely to be incurred thereon? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) and (b) The work on the following 
Science Cities are in progress. 

1. Pushpa Gujaral Science City, Kapurthala, Punjab 

2. Science City, Ahmedabad, Gujarat 

3. Regional Science City, Lucknow, UP 

(c) 

Name of the Science City 

Pushpa Gujaral Science City. 
Kapurthala. PtIljab 

Sdence City, Ahmedabad, G\4IIII 

R~ Science City. Lucknow. UP 

Project Cost 
(Rs. in Crores) 

100.00 

88.00 

19.70 

Government of 
Incia Share 

(Rs. in Crores) 

70.00 

9.00 

8.96 

Non-lncluslon of eastes In SC nat 

476. SHRI HANNAN MOLLAH: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
refer to Unstarred Question No. 3711 dated December 
23, 2004 regarding Recognition of SCs castes in States 
and state: 

(8) whether the concemed State Govemments have 
furnished the ethnographic details for inclusion of said 
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communities in the list of Scheduled C8stee in their 
respective States; 

(b) whether the Union Government has also received 
memorandum in this regard; 

(c) if so, the details thereof and further steps taken! 
to be taken by the Union Government for inclusion of 
said communities in the list of SC; and 

(d) if not. the reasons therefor and the remedial 
measures taken by the Union Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JEGADEESAN): (a) No, Sir. 

(b) to (d) Yes, Sir. In the representation dated 
12.03.2003 of the General Secretary, All India Namasudra 
Social Welfare Association, Kolkata, a request has been 
made to include Namasudra, Poundra, Rajbanshi, Jele 
etc. communities in the list of Scheduled Castes in the 
Slates and Union Territories of Bihar, Madhya Pradesh, 
Uttar Pradesh, Rajasthan, Maharashtra, Andhra Pradesh, 
Karnataka, Delhi and Andaman & Nicobar Islands. The 
concerned State Governments and Union Territory 
Administrations have been rerninded to furnish the 
ethnographic details. No time frame can, however, be 
assigned in the matter, as the proposals require 
consultation with· various agencies and that any 
amendment in the list of Scheduled Castes can be done 
only by an Act of Parliament in view of provision of 
Artide 341 (2) of the Constitution of India. 

Presentation of Indian Culture 

477. SHRI GIRIDHAR GAMANG: Will the Minister of 
CUL lURE be pleased to state: 

(a) the policy framed by the Union Govemment to 
preserve. protect and propagate the Indian culture; 

(b) the problems identified by the Government while 
implementing the policy and the steps taken to overcome 
them; 

(c) the funds provided by the Ministry of Culture to 
the States for cultural developments during each of the 
last three years; 

(d) whether the State Governments have also created 
States Cultural Fund; and 

(e) If so, the details thereof? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) and (b) The Issues of 
preservation, protection and propagation are being 
addressed by the Ministry of Culture through various 
institution and schemes operated directly. Many institutions 
are autonomous bodies while a few are attached and 
subordinate offices. Through the inputs received from 
various Advisory Committees. Expert Committees and 
members of autonomous bodies, the task of preservation 
and protection of Indian culture Is addressed. 

(c) The details of funds provided to State 
Governments under some of the major schemes are given 
in the enclosed statement. 

(d) The Ministry of Culture is not aware of this fact. 

(e) Does not arise. 

State-wistl Grant ",/saslld dun'ng thtI ytMI' 2001-2002 

SI,No. State Amount (Rupees in lakhs) 

2 3 

1. Andhra Pradesh 7.50 

2. Bihar 5.00 

3. Goa 3.30 

4. Gularat 34.87 

5. Himachal Pradesh 4.56 

6. Kamataka 7.50 

7. Kerala 4.80 

8. Meghalaya 2.70 

9. Nagaland 3.50 

10. Rajasthan 1.25 

11. Uttar Pradesh 13.60 

12. West Bengal 2.50 

13. Mlzoram SO'OO 

14. 'Pondlcherry 20.00 

15. Punjab 25.00 
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15. 
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2002-2003 

Bihar 

Haryana 

Himachal Pradesh 

Kerala 

Karnataka 

Madhya Pradesh 

Manipur 

Maharashtra 

Uttar Pradesh 

Sikkim 

Arunachal Pradesh 

Ultaranchal 

2003-2004 

Assam 

Goa 

Himachal Pradesh 

Kerala 

Maharashtra 

Meghalaya 

Nagsland 

Punjab 

Uttar Pradesh 

West Bengal 

Karnataka 

Mizoram 

Tripura 

Madhya Pradesh 

Orissa 

Jammu & Kashmir 

Pondlcherry 

Sikktm 

Arunachal Pradesh 

3 

7.52 

5.25 

6.75 

5.70 

33.00 

11.25 

5.85 

3.46 

115.75 

335.00 

130.00 

193.00 

2.60 

1.70 

2.17 

6.25 

2.11 

6.75 

651.00 

35.20 

102.94 

1.50 

20.00 

196.24 

168.74 

50.00 

75.00 

62.50 

56.00 

400.00 

129.94 

MARCH 9, 2005 236 

Rail Connection with Rellglou. Plac .. 

478. SHRI AVINASH RAI KHANNA: 
SHRI JASHUBHAI DHANABHAI BARAD: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Government is formulated any 
acheme to connect the religious places in the country 
with rail; and 

(b) H so, the religious places likely to be connected 
with rail in the near future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Providing rail 
connectivity to various places of Importance inclUding 
religious places is an ongoing process. Projects are taken 
up on the basis of demands, economic viability, traffic 
potential, strategic importance and soclo-economic 
development of the area. 

[Eng/ish} 

Setting up of Rail Neer Plant. 

479. SHRIMATI C.S. SUJATHA: 
SHRI S. AJAYA .KUMAR: 
SHRI VIKRAMBHAI ARJANBHAI MADAM: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Government proposes to set up 'Rail 
Neer' plants for expanding the network; 

(b) if so, whether locations for the new plants have 
been identified; 

(c) if so, details thereof and the time by which the 
new plants are likely to start functioning; 

(d) whether the Government has received 
representations from Members of Parliament for setting 
up of the Rail Neer plant in Kerela; and 

(e) if so, the decision taken by the Govemment 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (8) Yes, Sir. 
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(b) and (c) As of now, only two Plants at Nangloi 
(Delhi) and Danapur are operational and under stabilization. 
There is no immediate plan for any New Plant. 

(d) No, Sir. 

(e) Does not arise. 

(Trans/ation} 

Eligibility Criteria for Participation 
In Welfare Schemes 

480. SHRI DHAN SINGH RAWAT: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(a) the details of the eligibility criteria for participation 
in the welfare schemes and programmes of the Ministry; 

(b) whether there is any mechanism or agency to 
review the realization of objectives set under the schemes 
find programmes financed by the Ministry; 

(c) if so, the details thereof; and 

(d) the details of such reviews undertaken during the 
last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JEGADEESAN): (a) The Ministry of 
Social Justice and Empowerment releases central 
assistance to implement schemes/programmes for weHare 
of Scheduled Castes, Other Backward Classes, Minorities, 
persons with disabilities, elderly persons, children in need 
of care and protection and victims of alcoholism and 
substance abuse. The details of these schemes Including 
eligibility criteria etc. are available on the website of this 
Ministry (http://socialjustice.nlc.in). 

(b) and (c) Yes, Sir. Performances of an the schemes 
are monitored on quarterly basis by the Planning 
Commission In addition to regular internal review meetings. 
Annual Review meetings with State Govemment's WeHare 
Secretaries are also held. The performance of NGOs is 
monitored through the audited financial statements of 
annual reports/half yearly progress reports. Annual 
Inspections are conducted by State Governments, 
Ministry's representatives and authorized agencies such 
as the National Institutes. Independent evaluation ctudles 
are also undertaken. 

(d) Conferences of State WeHare Secretaries were 
held during July 2002 and August 2004. 87 evaluation 
studies have also been sponsored during 2001-02, 2002-
03 and 2003-04. 

{English} 

Rail Projects In Orl ... 

481. SHRI B. MAHTAB: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the present status of the on-going rail projects in 
Orissa; 

(b) whether the Govemment has reviewed the existing 
track conditions in the State to ensure the passengers' 
safety; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) The project-wise up-to-
date progr.es along with target date of completion, 
wherever fixed, estimated cost and budget outlay proposed 
during 2005-06 for various on-gOing New Line, Gauge 
Conversion, Doubling and Electrification projects falling 
fully or partly In OriSS8 are as given 'Inder:-

SI.No. Name of the 
Project 

Present Status Estimated 
Cost 

Budget Outlay 
proposed 

during 
2005-06 

(Rs. In crore) 

1. 

2 

Daitari-Banspani 
(155 Kms) 

3 

NEW UNE8 

Banspani-Jorull (11 Kme) section haa been 
completed and commissioned. Joruli· 
Keonjhar (48 Kms) section has also been 

(Rs. in crore) 

4 5 

590.60 128.61 
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1. 

2. 
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Lanjigarh Road-
Junagarh 
(56 Kms) 

Khurda Road-
Bolanglr 
(289 Kms) 

Haridaspur-
Paradeep 
(82 Kms) 

Angul-Sukinda 
Road (98.7 Kms) 

Talcher-
BimJagarh 
(154 Krns.) 

Aupsa-
Bangriposl 
(89 Kms) 

Naupada-
Gunupur· 
(90 Kms) 

Nergundi-
CU"ack-
Aaghunathpur 
(43 Kms) 

, :,.. 
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3 

completed. On Keonjhar-Tomka (98 Kms) 
section, earthwork, bridgeworks and other 
ancillary works are in progress. The project 
is likely to be completed during 2006-07, 
depending upon availability of resources. 
The work is under National Rail Vikas 
Yojna (NRVY). 

Land has been acquired partially. In 
phase-I, work has been taken up from 
Lanjigarh to Bhawanipatna (31 Kms), 
where earthwork and bridgework are In 
progress. 

Final Location Survey (FLS) has been 
completed partially. Land has been acquired 
partially. Earthwork and minor bridges have 
been completed on a length of 2.5 Kms 
from Khurda Road end, where the land is 
available with the Railway. Tenders for 
earthwork and bridges or further part-
length are under finalization. 

FLS and soil investigation of major bridges 
have been completed. Land has been 
acquired partially. The project is being 
implemented under NAVY. 

FLS and soil investigation for all major 
bridges have been completed. 

FLS and preliminary arrangements like 
preparation of plans & estimates have bean 
taken up. 

GAUGE CONVERSION 

In phese-I, gauge conversion of Rupsa-
Baripada (52 Kms) segment has been 
taken up, which is targeted for completion 
during 2004-05. 

FLS has been completed. Land acquisition 
is in progress. Earthwork and bridge-works 
are in progress. 

DOUBLING 

Kapilas Road-Nergundi-Birupa Cabin-
Kendrapara Road segment has been 
completed and commieaioMd. Remodeling 
of Cuttack yard has been completed and 
commlhiotled. The work on Cuttack-'-
Aaghunldhpur is likely to . be completed 
during 2006-06. 

4 

119.29 

700.00 

301.64 

415.47 

726.96 

102.75 

91.30 

134.74 
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5 

8.00 

10.00 

20.00 

0.10 

5.00 

3.00 

5.00 

8.97 
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2nd Bridges on 
Mahanadi 
& Birupa 
(3 Kms) 

Lanjigarh-
Titlagarh 
(47 Kms) 

Rajathgarh-
Barang 
(20 Kms) 

Khurda Road-
Puri (Phase-I) 
(15.3 Kms) 

Sambalpur-
Rengali 
(22.7 Kms) 

Jharsuguda-
Rengali 
(25.6 Kms) 

Jharsuguda 
Bypass Line 
(8.73 Kms) 

Cuttack-Barang 
(12 Kms) 

Khurda Road-
Barang 3rd Line 
(35 Kms) 

Kharagpurl 
Nimpura-
Bhubaneswar 
including branch 
line of Talcher-
Cuttack-
Paradeep 
(540 Route Kms) 
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2nd bridge over River Birupa has been 
completed and commissioned. Work of 2nd 
bridge over River Mahanadi bridge is being 
executed by Rail Vikas Nigam Ltd. (RVNL). 
Tenders for this work are under process. 

Kesilga-Rupra Road-NOI1a Road (23 Kms) 
segment has been completed and 
commissioned. Norla Road-Lanjlgarh (11 
Kms) section is targeted for completion 
during 2004-05. Earthwork and bridgework 
are in progress on rest of the section. 

FLS and gao-technical investigation of all 
major bridges have been completed. Land 
acquisition is under process. The work is 
being executed by RVNL. 

Earthwork and bridgeworks are in progress. 

FLS has been completed. Land acquisition 
is under process and tenders are under 
process. 

New work proposed in the Budget 2005-06 

FLS has been completed. Detailed Estimate 
is under preparation. 

FLS Is in progress. The work is being 
executed by RVNL. 

FLS is in progress. The work is being 
executed by RVNL. 

RAILWAY ELECTRIFICAnON 

The work is In progress and targeted for 
compJetion by March 2005 except 
Cuttack-Paradeep section for which the 
target has not been fixed because of 
doubling in progress. 
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4 5 

109.45 28.60 

134.73 10.00 

157.98 30.00 

47.28 10.00 

70.36 10.70 

56.58 7.00 

19.62 10.00 

127.13 30.00 

133.41 30.00 

325.18 19.50 
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2 3 4 5 

2. Bhubaneswar-
Kottavalasa 
including Khurda 
Road·Puri 

Bhubaneswar-Kottavalsa main line has 
been completed in March 2002. Khurda 
Aoad·Puri section has been completed in 
December 2004. 

322.71 5.00 

(470 Route Kms) 

(b) and (c) Repair and maintenance of Aailway track 
is a continuous process. Maintenance works are carried 
out regularly depending upon the need for ensuring safety 
of traffic. Track is inspected regularly and corrective action 
tal,en promptly wherever required. Speed restrictions are 
also imposed for ensuring safety, if the situation so 
warrants. Track renewals are also undertaken depending 
upon the need to renewal and subject to availability of 
funds. 

The following steps have also been taken, for 
Improving safety on Indian Aailways (I A) as far as track 
IS concerned:· 

(j) Regular inspection of track at various levels is 
undertaken. 

(ii) For monitoring track geometry and running 
characteristics of track, sophisticated track 
recording cars and oscillograph cars are being 
used. 

(iii) Training to railway staff is provided immediately 
after their recruitment and thereafter their 
knowlodge is refreshed periodically. Seminars! 
workshops/field demonstrations are also 
organized for Permanent way staff from time to 
time to enhance/update their knowledge. 

(iv) Patrolling of railway track by gang men is carried 
out at vulnerable locations during monsoon, 
summer and winter. 

(v) The speCifications of rail steel 'have been 
upgraded and are in conformity with the 
International Union of Railways (UIC) 
specifications. 

('.'i) Ultrasonic Flaw Detectors are used to detect 
hidden flaws in the rail. 

(vii) Mochanized m.aintenance of track is being 
Introduced progressively. for better and improved 
lTl:lintenance. 

(viii) The track structure Is being upgraded on a 
planned basis. 

(ix) To keep the track in good condition, track 
renewals are carried out whenever it becomes 
due for renewal subject to availability of funds. 

Committee on Collected Works of Mahatma Gandhi 

482. SHAI BHAAATSINH MADHAVSINH SOLANKI: 
Will the Minister of INFOAMATION AND BROADCASTING 
be pleased to refer to the reply given to Starred Question 
No. 230 dated 16.12.2004 regarding book on Mahatma 
Gandhi and state: 

(a) whether the Government is contemplating to 
constitute a Committee of scholars to study the matter; 

(b) if so, the details of terms of reference of the said 
Committee; and 

(c) the time by which it is likely to be constituted? 

THE MINISTER OF INFOAMATION AND 
BROADCASTING AND MINISTER OF CUL TUAE (SHAI 
S. JAIPAL REDDY): (a) and (b) It has been decided to 
constitute a committee conSisting of eminent Gandhlans/ 
Gandhlan scholars to study the matter. 

(c) It Is likely to be constituted very shortly. 

/Tl'Ilnsislionj 

Gram Gyan Kandra 

483. DR. LAXMINAAAYAN PANDEY: 
SHAI SANTOSH GANGWAR: 
PAOF. MAHADEORAO SHIWANKAA: 

.. SHR1MOHD. TAHIR: 
SHRI NAAENDRA KUMAA KUSHAWAHA: 
SHRIMATI ANUAADHA CHOUDHAAY: 

Will the Minister of PANCHAYATI RAJ be pleased to 
state: 



245 Written Answers PHALGUNA 18, 1926 (Sst8) 246 

(a) whether the Government is contemplating to set 
up 'Gram Gyan Kendra' under the Panchayati Raj 
Institutions' in the country; 

(b) If so, the details thereof, State-wise; 

(c) the objectives of the scheme; 

(d) the names of the States where such Kendras 
are proposed to be set up in the first phase; 

(e) the time by which these Kendras are likely to be 
set up in all Gram Plinchayats in the country; and 

(f) the expenditure likely to be incurred thereon? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (f) In its first report to the 
Union Agriculture Minister submitted on 29th December, 
2004, the National Commission on Farmers, has made 
several recommendations, including setting up Rurall 
Village/Knowledge Centres to harne88 Ihformatlon 
Communication Technology and other tools of 
communication for village and rural development. In the 
~~ovonth Round Table of Ministers in charge ot Panchayati 
Raj held in Jaipur from 17-19 December, 2004 in para-
S of the Resolution, it was resolved that the Community 
Service Centres being rolled out by the Ministry of 
Information Technology at the Centre maybe located in 
the Panchayat offices so that Panchayat services can 
i1lso be delivered through the Common Service Centres. 
A copy of the resolutions passed during the Seventh 
Round Table Conference is enclosed as Statement. The 
number and location of the Centres and the financing 
implication of establishing them will be known only after 
the Commission's recommendations have been processed 
nnd passed by Government. 

Seventh Round Tllbm of Mlnisl8rs in-chargs of 
Panchayati Rsj-Jaipur, 17-19 OtIcember, 2004 

IT enabled e-Govemance 

1. it is recognized that IT (Information Technology 
and Communication) is a vital input of capacity 
for Panchayats so that they can perform their 
constitutionally and legislatively mandated 
functions better. 

2. IT ought to be primarily positioned as: 

(i) a decision making support system for 
Panchayat8 themselves; 

(Ii) a tool for transparency, disclosure of information 
to citizens social audit; 

(iii) a means for better and convergent delivery of 
services to citizens; 

(Iv) a means for Improving internal management and 
efficiency of Panchayats; 

(v) a means for Capacity building of representatives 
and off\clals of the Panchayats; 

(vi) an e-Procurement medium. 

In this endeavour, the Round Table specifically 
propoees the following Initiatives. 

Procesa Re-englneerlng 

3. All States shall undertake a time-bound exercise 
of prOO888 re-engineering in consonance with 
the activity mapping already being undertaken 
by them for the functions transferred to the 
Panchayats, with a view to moving the processes 
of decision making, implementation, dlscloture 
to the public, delivery of services and reporting 
and dissemination of Information to Panchayat 
representatives to an IT enabled environment. 

4. In this exercise regard shall be had to avoid 
duplication of hardware and software Initiatives 
by different State Government departments and 
agencies. 

5. Considering the functional domain of P&ochayats 
that potentially extends to 29 subject listed in 
the Eleventh Schedule, all e-Governance 
Initiatives at the local level have to converge 
with the appropriate PRI as the nodal point. 

Data OWnerahlp 

6. Such re-engineered proceesee shall ensure that 
the ownership of the data collected at the 
Panchayat level is with that level In the first 
Instance, as the system becomes sustainable 
when those who use the data feel that they 
own it. 

7. WhIle owning the data, the Panehayat could also 
operate, outsource or provide space to IT 
enabled multi service kiosk oenlrea that provide 
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IT enabled services to the people, including 
those that fall within the functions of the 
Panchayats. 

H. The Community Service Centres being rolled out 
by the Ministry of Information Technology at the 
Centre may be located in the Panchayat offices 
:;0 that panchayats services can also be 
dolivered through these Common Services 
Centres (CSC). 

Training 

9. There has to be a systematic approach on 
training of staff and Panchayati Raj members 
through a cascading mode on use of IT. 

10. The opportunities offered by the satellite 
connectivity provided through the ISRO, including 
EDUSAT, can be used for undertaking Iraining. 

11. While developing training material, regard shall 
be had to design user friendly approaches that 
can facilitate training of the illiterate or the neo-
literate. 

Software 

12. Development of common software application 
packages with proviSion for appropriate 
customization by States is preferred. In this 
connection, the National Informatics Centre (NIC), 
which being a government body present in all 
districts of the country and which has already 
done considerable software development for 
Panchayats, may be considered as the primary 
software provider. 

13. It is recommended that NIC strengthens 
themselves at all levels and provide dedicated 
staff through creating a Panchayat informatics 
division. with a time bound mandate to develop 
e-Governance solutions to all levels of 
Pnnchayats. This will include the strengthening 
of the District Informatics Office of the NIC to 
!lUpport the District Planning Committee and the 
Panchayats. 

14. The National Panchayat Portal developed by the 
NIC for the Ministry of Panchayati Raj to become 
the information hub that links up Panchayats, 
the State Government and the Central 
Government for sharing of information, 
experiences and best practices. As a first step, 

aU State Governments may immediately link and 
port the content of their existing Panchayat Raj 
websites or portals to the National Panchayat 
Portal and all District, Intermediate and Village 
Panchayats can be enabled and facilitated to 
link up with the portal. The content can be 
regularly updated by the respective stake 
holders. 

15. A repository of software solutions already 
developed by several States shall be maintained 
by the Ministry of Panchayat Raj or an institution 
nominated by it, so that they can be used by 
other States. 

16. Software development shall be primarily 
undertaken in open source software, with Indian 
language interphase, so as to reduce cost of 
replication and licencing. 

Hardware 

17. States should consider specifying a framework 
for common standards for hardware and put in 
place a system for transparent procurement 
through competitive bidding. 

18. Funds for acquisition of hardware could be 
dovetailed from various sources and could 
include: 

(i) Infrastructure funds available in multilaterally 
funded projects; 

(ii) Own incomes of Panchayats; 

(iii) Funds recommended by the Finance 
CommiSSion for the creation and 
maintenance of Databases; 

(iv) Funds sourced from a fund to be created 
and managed by the Ministry of Panchayati 
Raj; 

(v) MP and MLA Local Area Development 
funds; 

(vi) Purchases based on systems of annuity 
based purchases. 

19. Considering the present power situation in the 
country, while procuring hardware, special 
attention shall be paid to providing reliable and 
uninterrupted power suppl'y to computer systems. 
Special emphasis shall be placed on renewable 
energy devices and systems that consume less 
energy. 
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Infrastructure and connecUvity 

20. It is recommended that the NIC exPands its 
communication network, NICNET, to link all 
Panchayats at all levels by using State Wide 
Area Network funds provided by the Department 
of Information Technology, Govemment of India. 

21. State Governments can approach ISRO for 
providing satellite based connectivity in all the 
States to enable connectivity of aU Panchayats. 
The initial infrastructure cost could be considered 
to be met or supported by an infrastructure fund 
that could be operated by the Ministry of 
Panchayat Raj. 

Operationallsatlon of the plan 

22. The initiative of empowering Panchayats with IT 
capacity shall be treated on par with creating 
national infrastructure such as power, telecom 
and roads. 

23. Formulate a mission mode/empowered committee 
mode for IT enabled automation of panchayat 
institutions with N1C and other solution providers, 
keeping in view the national e-Governance action 
plan of the Government of India. 

Capacity Building a. Training 

1. Training and communication ought to reach all 
PRI functionaries and elected representatives, 
namely: 

(i) Gram Panchayat Members, Chairpersons 
and Office bearers, 

(ii) Intermediate Panchayat Members, 
Chairpersons and OffICe bearers, 

(iii) District Panchayat Members, Chairpersons 
and Office bearers, 

(iv) All officials concerned at National, State, 
District, Intermediate & VIHage level; and 

(v) Standing Committee members a\ all levels. 

2. There should be special effort made towards 
sensitizing the media, political parties, 
representatives in the legislatures, eMI society 
organisations and citizens. 

3. There must be special campaigns for moblUzation 
of Gram Sabha members. 

4. There must be special training for women, SCI 
ST representatives as well as first time entrants 
into the panchayat system within 3 months of 
their entry. 

5. Training for PESA areas should be designed so 
as to have regard to the cultural traditions and 
special needs of tribal people. 

6. Training and communication should not be 
viewed as a single one-time intervention but 
should be continuous, ongoing proceaa leading 
to enhanced sense of self esteem and 
confidence. Training cover both the "before" and 
"after" election periods. Initial training and 
communication should reach a/l elected 
representatives within one year. 

7. For those Panch"yat members who need it, a 
functional literacy training course should be 
undertaken Immediately after their elections. 

8. The panchayats should be encouraged to have 
a sense of ownership of the training programmes 
and play a major role in designing content and 
mechanisms of training. To this end, there must 
be representation for Panchayat members in the 
govemlng boards of training Institutions that cater 
to their needs. 

9. Content of training should press on strategic and 
technical aspects and should be based on a 
systematic Training Needs Analysis arrived at 
through multi-stakeholders consultative 
workshops, which would precede the design of 
training modules and materials. 

10. There should be a minimum core curriculum that 
is common across the States adapting to 8uit 
local contexts. Core curriculum should include: 

(i) Vision on purna swaraj through Gram 
swaraj, 

(Ii) Principles of secularism, equality and human 
righta emanating from the Constitution of 
India; 

(iii) Gender equity and social justice; 

(iv) Status of human development; 
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(v) Poverty alleviation; 

(vi) Participatory planning. implementation and 
monitoring; 

(vii) Right to Information and transparency; 

(viii) Social Audit; and 

(ix) Rules and regulations covering Panchayati 
Raj. 

1, Overall perspective of training must reinforce 
issues of social equity. gender sensitivity and 
justice among all participants in the process of 
governance through Panchayati Raj, including all 
levels of the bureaucracy. 

2, Thematic curriculum should include: 

(i) Human Resource Management. 

(ii) Natural Resource Management. 

(iii) Disaster Management. 

(iv) Financial Management. including own 
resource management and accounting. 

(v) Sectoral approaches into providing basic 
human needs. 

3. Training strategy should be inclusive. participative 
nnd interactive and a composite mix of various 
interventions: 

(i) face-to-face participatory training; 

(ii) exposure visits; 

(iii) peer training/learning; 

(iv) satellite training; 

(v) radio/cassetteslfilms; 

(vi) Traditional means of communication; 

(vii) Newsletters. updates and digests of replies 
to Frequently Asked Questions; 

(viii) Resource centres and Help Desks for 
Panchayats. 

4. Training content and processes should be 
relevant to the ground reality of elected 
representatives .. It should continue to develop 
and evolve based on feedback and Impact 
assessment. Training should become a two way 
process so that feedback can help in reforming 

the content and process of training. 88 aleo 
result in systemic changes In panchayat and 
govemment functioning. 

15. State should move towards formation of training 
networks and collectives to share experiences. 
learn from each other. and acceas material from 
each other. States should also institutionalize 
collaboration with Community based 
organisations at the State. District and Block 
level. 

16. Training should Inspire elected representatives 
to form federations or collectives and facilitate 
them to voice their demands for genuine 
devolution and development. 

17. Trained members should be encouraged to 
become resource persons for further training of 
panchayat representatives Peer to peer learning. 
both within and outside the State through 
regional or national tie ups should be 
encouraged and supported. 

18. Training should Include exposure to best 
practices through visits to other Panchayats. 

19. All open universities may tie up with IGNOU 
and build linkages with the SIRDs and other 
like institutions engaged in training and capacity 
building. 

20. Training programmes shall be designed 
especially for the secretarial and technical staff 
working with Panchayats through institutions such 
as IGNOU. Such training programmes should 
lead to formal certification on achieving 
prescribed standards of learning. 

21. Education in democracy and the constitutional 
role of panchayats as institutions of local seH-
government should be made part of school 
curricula. 

22. !tshall be the endeavour of the central 
government to provide in as short a time as 
possible a panchayat capacity building fund 

. through the Ministry of Panchayatl Raj. which 
could include a certain percentage of central 
transfers specially earmarked for that purpose. 
Similarly. State Governments should also create 
a Panchayat Capacity Building Fund for periodic 
training. 
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23. There should a national perspective plan on 
decentralized training and capacity building for 
all PRI functionaries with specHic objectives time 
frame and resources. 

24. States can benefit by the use of pedagogy and 
training techniques with information accessible 
to· all. The Ministry of Panchayati Raj could 
develop a repository of training programmes, 
including training resources and manuals 
developed by the Commonwealth. Development 
of master modules in training in issues of 
gender, poverty, mass communication etc. could 
also be developed. 

25. Independent training impact assessment studies 
should be periodicalfy undertaken to assess the 
outcomes of training and inform emerging needs 
for tollow up. 

26. States shall work towards upgradation of training 
centres, such as SIRDs, and extension training 
centres at the district, block level and below. 

27. With respect to the training needs of Panchayat 
members from the Union territories and States 
with Sixth Schedule areas, the Govemment of 
India would identity as SIRD or a group of 
institutions that could undertake the training. 

(English) 

Gas Connections 

484. SHRIMATI NIVEDITA MANE: 
SHRI BHUPENDRASINH SOLANKI: 
SHRI MAHESH KANODIA: 
KUNWAR JITIN PRASADA: 
SHRI EKNATH MAHADEO GAIKWAD: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

. (a) the existing gas connections as on date In the 
country, State-wise; 

(b) the per annum rate of growth and the rate of 
increase in production of gas in the country; 

(c) the quantity of LPG imported to meet the demand 
in the country annually; 

(d) the number of gas connections released during 
2004, State-wise; 

(e) the number of persons on the waiting list for gas 
connections as on December 31, 2004; and 

(f) the steps taken to clear the waiting list? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) As on 01.01.2005, 826.80 lakh 
LPG customers were registered with Public Sector Oil 
Marketing Companies (OMCs). The State-wise details are 
given in the enclosed Statement-I. 

(b) The rate of growtMncrease in consumption and 
production of LPG in the country during the last three 
years is as under.-

Year Consumption (%) Production (%) 

2001-02 

2002-03 

2003-04 

10.1 

8.1 

13.1 

13.7 

4.2 

5.0 

(c) OMCs have imported 659 Thousand Metric 
Tonnes (TMT), 1,073 TMT and 1,708 TMT of LPG to 
meet the demand in the country during the years 2001-
02, 2002-03 and 2003-04 respectively. 

(d) During the year 2004, OMCs enrolled 77.58 lakh 
customers. The State-wise details are given in the 
enclosed Statement-II. 

(e) and (f) As on 31.12.2004, there was no waiting 
list for LPG connections with OMCs. 

Totsl No. of LPG customsIB nlflisltlrtld with 
OMCs as on 01.01.2005 

(Rounded Figs. in Lakhs) 

State Customer Population 

2 

Andhra Pradesh 90.94 

Arunachal Pradesh 0.98 

Assam 14.49 

Bihar 19.36 
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Chhattisgarh 7.81 Dadra & Nagar Havell 0.28 

Delhi 37.44 Daman & Diu 0.25 

Goa 3.59 Lakahadweep 0-.03 

Gujarat 46.71 Pondicheny 1.99 

Haryana 27.10 Total 5.93 

Himachal Pradesh 10.74 All India 826.80 

Jammu & Kashmir 11.78 

Jharkhand 8.34 sr..",."t H 

Kamataka 45.83 LPG Connections EnroHed during the )lNr 2004 

Kerala 43.29 State Enrolment 
Madhya Pradesh 33.54 (Rounded Fige. in lakhs) 

Maharashtra 111.31 2 

Manipur 1.82 
Andhra Pradesh 9.02 

Meghalaya 0.81 
Arunachal Pradesh 0.09 

Mizoram 1.54 
Assam 1.68 

Nagaland 1.07 
Bihar 2.27 

Orissa 11.89 
Chhattisgarh 1.03 

Punjab 39.30 
Delhi 1.79 

Rajasthan 33.84 
Goa 0.21 

Sikkim 0.86 
Gujarat 4.11 

Tamil Nadu 75.62 
Hary~ 2.42 

Tripura 1.86 
Himachal Pradesh 0.S1 

Uttar Pradesh 84.34 
Jammu & Kashmir 1.09 

Uttaranchal 12.95 
Jharkhand 0.98 

West Bengal 41.70 
Kamataka 5.42 

Total 820.87 
Kerala 4.14 

UNION TERRITORIES 
Madhya Pradesh 3.10 

Andaman & Nlcobar Islands 0.39 
Maharashtra 10.81 

Chandigarh 3.00 
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Manipur 0.16 

Meghalaya 0.08 

Mizoram 0.08 

Nagaland 0.14 

Orissa 1.63 

Punjab 3.70 

Rajasthan 3.89 

Sikkim 0.08 

Tamil Nadu 5.82 

Tripura 0.11 

Ultar Pradesh 8.14 

Ultaranchal 0.86 

West Bengal 3.69 

Total 77.15 

UNION TERRITORIES 

Andaman and Nicobar Islands 0.07 

0.17 

Dadra and Nagar Haveli 0.06 

Daman and Diu 0.02 

Lnkshadweep 0.00 

Pondicherry 0.11 

Total 0.43 

All India 77.58 

Supply of Crude Oil from Oman 

485. SHRI ARJUN SETHI: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the Minister of Oil, Govemment of Oman 
during his recent visit to India has promised to consider 
India's proposal for supply of crude 011 from that country; 

(b) if so, the details thereof; and 

(c) the quantity of crude oil expected to be supplied 
annually by Oman? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (c) During a bilateral meeting 
between the Minister of Petroleum & Natural Gas and 
Panchayati Raj, Government of India and Minister of Oil 
& Gas of Oman in New Delhi on 7th January 2005, the 
Minister of 011 & Gas of Oman agreed inftJr-a/ia to 
favourably examine the request of Hindustan Petroleum 
Corporation Ltd. (HPCL) to Import 10,000 barrels per day 
of Omani crude on term contract basis. 

Production Coat of LPG 

486. SHRI SUNIL KUMAR MAHATO: 
SHRI MANSUKHBHAI D. VASAVA: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the production cost of LPG has been 
assessed by the Government; 

(b) If so, what was the average production cost during 
each of the last three years; and 

(c) the percentage of taxes, cess and surcharges 
levied on LPG by the Union and State Government during 
the said years? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) Oil refining is a continuous 
process and the cost of refining individual petroleum 
products including LPG is not worked out separately 
because all products are produced together. 

(c) The details of sales tax levied on LPG (domestic) 
by different States are given in the enclosed Statement-
I. The detalls of customs and excise duty rates are given 
in the enclosed Statement-II. 
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St.1tlmM11 

EffIJctivtI Rs/tls 01 s.ItIs TIIX (Jf7 LPG (00mtIS1Ic) All11IIjor StalB8lUTs 

(in percentage) 

March March December 
2003 2004 2004 

2 3 4 

Andhra Pradesh 16.00 16.00 16.00 

Assam 13.20 13.20 13.20 

Bihar 11.26 14.84 14.84 

Chhattisgarh 13.80 13.80 9.20 

Chandigarh 8.80 8.80 9.36 

Delhi 8.00 8.00 8.00 

Goa 1.00 1.00 1.00 

Gujarat 14.00 14.00 14.00 

Haryana 10.00 8.80 8.80 

Himachal Pradesh 8.00 8.00 8.00 

.I:lmmu & Kashmir 12.60 12.60 12.60 

Karnataka 12.00 12.00 12.00 

Komia 16.00 16.00 16.00 

Maharashtra 

I. Mumbai. Thane and Navi Mumbai 10.30 10.89 10.89 

2. Others 10.30 . 10.89 10.89 

Madhya Pradesh 19.80 13.80 13.80 

Manipur 8.00 8.00 8.52 

Mogh~!~ya 8.16 9.43 10.23 

Nagaland 12.00 12.00 13.43 

Orissa 12.00 8.80 8.80 

Punjab 8.80 8.80 8.80 

Rajasthan 14.05 14.30 14.00 

Sikkim 12.00 12.00 12.00 
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2 3 4 

Tamll·NadtI 8.00 8.00 8.00 

Tripura 12.00 12.00 12.00 

Uttaranchal 10.00 10.00 10.00 

Uttar Pradesh 10.00 10.00 10.00 

West Bengal 17.00 17.00 17.00 

Note: Excludes Entry Tax wherever applicable. 

SII"".nl II 

Applicable Rates of Customs & Excise 
Duty on LPG (Domestic)-Percentage (%) 

March 
2003 

Customs Duty 10 

Excise Duty 18 

(Translstion} 

Investment by Foreign 011 Companies 

487. SHRI DEVIDAS PINGLE: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether some foreign oil companies have shown 
interest in making investment in India as reported in the 
'Dainik Jagran' dated 18 January, 2005; 

(b) if so, the details thereof; 

(c) the delaYs of foreign companies which have shown 
interest in making investment in India as well of those 
companies have made direct investment in India; 

(d) whether Indian companies are likely to be affected 
d~e to investment made by foreign companies; and 

(e) if so, the steps being taken by the Govemment 
in this regard? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIVAR): (a) to (c) In order to attract Significant 
investments for accelerating exploration and exploitation 

Percentage figure for 

March March 
2004 2005 

10 Nil 

16 Nil 

of hydrocarbon reserves in our 26 sedimentary basins, 
only 18% of which have thus far been reasonably well 
explored, and for the development & production of 
discovered fields situated in the onland and offshore areas 
of the country, Govemment have been Inviting bids from 
private companies, including foreign companies, on a 
regular basis since 1991. The New Exploration Licensing 
Policy (NELP) was launched In ·1997. Four rounds of 
bidding have taken place and bids for the fifth round of 
NELP have been declared open on 4.10.2005 with the 
bid closing on 31.05.05. Following the roadshows held in 
January & February this year for the promotion of NELP-
V, several companies have shown interest in viewing the 
data for these blocks. A list of these companies Is 
enclosed as Statement· I. By 31.3.2004, the total 
investment made by foreign companies in exploration 
blocks and in discovered fields awarded to them was to 
the tune of approximately US$ 1,124 million. The names 
of the companies which have made or are making 
investments in the Exploration and Production sector in 
India are given in the enclosed Statement·11. 

(d) and (e) India ilBS a large unexplored sedimentary 
area requiring besides huge investments, new geological 
ideas and technology. The New Exploration Licensing 
Policy (NELP) offers equal opportunities to domestic & 
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foreign companies to bid for blocks offered through open 
intemational competitive bidding. Indian companies have 
the option, which they may exercise, of establishing joint 
ventures with foreign companies in submitting bids. 

Stllle",.nl I 

List of companies which hSII8 viewedlbooktKI for 
viewing NELp· V dala al Oata Cen/nlslOnlintJ 

viewing as on 24th Februaty, 2005 

SI.No. Company Name 

2 

1. AI·Thani 

2. Anadal1<o 

3. Atlantic Energy 

4. Bharat Petroleum Corpn. (BPCl) 

5. BHP Billiton 

6. BP Exploration 

7. BG 

8. 

9. 

Burren Energy 

Caim Energy Pic. 

10. Canoro Resources 

11. CBM Solution 

12. Crescent Petroleum 

13. Dragon Oil 

14. Eni S.P.A. 

15. EOG Resources 

16. Essar Oil Ltd. 

17. Everest Energy Corpn. 

18. Exxon Mobil 

19. First West Petroleum 

20. Foresight 

21. GAil India Ltd. 

22. Geoglobal Resources 

23. Geo Petrol InteR'lational 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

2 

Gujarat State Petroleum Corpn. (OSPC) 

Hardy Expln. & Prodn. (India) 

Hindustan Oil Expln. (HOEC) 

Houston Geological Society 

Hunt Oil 

Husky Energy 

Hydro Oil & Gas 

31. Indian 011 Corpn. (IOC) 

32. Joshi Technologies Inc. (JTI) 

33. Jubilant Enpro 

34. 

35. 

KUFPEC 

Marathon Oil 

38. Mertin Energy 

37. Murphy E&P Co. 

38. National Thermal Power Corpn. (NTPC) 

39. 

40. 

Niko Resources 

Norwest Energy Nl 

41. Oil & Natural Gas Corpn. (ONGC) 

42. Oil India Ltd. (OIL) 

43. Oil Search 

44. Omimex Resources 

45. OMV Expln. & Prodn. 

46. OrIent Petroleum 

47. Paladin Resources 

48. Petrobras 

49. Petronas Cerigali 

50. Pexco (Asia West) NV 

51. Premier Oil 

52. Providence Reaources 

53. Reliance Industries 

54. Rupsa Petroleum 

264 
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55. Santos 

56. Setan Expln. Inc. 

57. Shell 

58. Sherritt International Corpn. 

59. SNL Enterprises 

60. Statoil 

61. Stratic Energy Corpn. 

62. Sunwing Energy 

63. Talisman Energy 

64. Tata Petrodyne 

65. Total 

66. Tradewinds Oil & Gas Inc. 

67. Transworld Expln & Prodn. 

68. Tullow 

69. Zarubezhneft 

SII,.",.nlll 

List of Foreign Companies who havtl mads or are 
making inV861msnt in EdP ssctor in India 

1. British Gas Exploration & Production India Ltd. 
(subsidiary of BG Energy Holdings Ltd., UK) 

2. Cairn Energy Cambay B. V. Netherlands 
(subsidiary of Cairn Energy Pic., U.K.) 

3. Cairn Energy Gujarat B.V. Netherlands 
(subsidiary of Cairn Energy Pic., U.K.) 

4. Cairn Energy India West B.V. Netherlands 
(subsidiary of Cairn Energy Pic., U.K.) 

5. Cairn Energy India Pty. Ltd. (subsidiary of cairn 
Energy Pic., U.K.) 

6. Canoro Resources Ltd., Canada 

7. Centurion Energy international inc., Canada 

8. Energy Equity India Pty. Ltd. (subsidiary of 
Energy Equity Resources Ltd., Australia) 

9. Geo-Global Resources me., Canada 

10. Geo-Petrol International Inc., France 

11. Hardy Exploration & Production India Inc. 
(subsidiary of Hardy Oil & Gas Ltd., U.K.) 

12. Heramec Ltd. (subsidiary of Heritage 011 
Corporation, U.K.) 

13. Joshi Technologies Inc., USA 

14. Mosbacher India LLC (subsidiary of Mosbacher 
Energy, USA) 

15. Niko Resources Ltd., Canada 

16. OAO, Gazprom, Russia 

17. Okland International LOC, USA 

18. Petrom SA, Romania 

19. Polish Oil & Gas Company, Poland 

20. Rawa Oil (Singapore) Pte. Ltd. (subsidiary of 
Marubeni Corporation, Japan) 

21. TullO'll India Operations Ltd. (subsidiary of TullO'll 
Oil Pic., Ireland) 

22. Premier Oil North East India (subsidiary of 
Premier Oil, UK). 

23. Premier Oil Cachar B.V. (subsidiary of Premier 
Oil, UK). 

24. Shell E&P India B.V. 

{Eng/Ish} 

Production of Diesel and Electric Locomotive. 

488. SHRI AJOY CHAKRABOR1Y: WUI the Minister 
of RAILWAYS be pleased to state: 

(a) the targets fixed for production ~Iesel and 8ectric 
Locomotives both for broad gauge and metre gauge for 
the year 2004-05; 

(b) whether the production of these types of locos 
are lagging behind in comparison to targets; 

(c) if so, the reasons therefor; 

(d) whether the Government has fixed any 
responsibiUty for it; and 
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(e) if so, the number of officials found guHty and the 
action taken against them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) The targets fixed for 
production of Broad gauge Diesel and Electric 
Locomotives for the year 2004-05 are 120 and 90 
locomotives respectively and NIL Metre gauge Diesel and 
Electric Locomotives. 

(b) Yes, Sir. 

(c) Actual out tum of Electric Locos from Chittaranjan 
Locomotives Works (CLW) and Diesel Locos from Diesel 
Locomotives Works (DLW) against the target (April' 2004 
to Jan.'05) are as under:-

Unit Target Actual 

CLW 56 51 

DLW 102 99 

Thus, there is a shortfall of 5 electric locos from the 
targeted out-tum till January, 2005 of certain critical items 
like gears, pinions, imported cables, elastomeric cables, 
armature shafts, electrolytic copper and wheel discs, All 
out efforts are being made by CLW in achieving the 
target of out tum of electric locomotives during the year. 

There is a slight shortfall in diesel locos production 
due to delay in availability of certain critical items like 
alternators. Target will be met by DLW for diesel 
locomotives during the year. 

(d) No, Sir. 

(e) Does not arise. 

Visit of Chief of Army Staff to China 

489. SHRI ARJUN SETHI: 
SHRI MADHU GOUD YASKHI: 
SHRI K.S. RAO: 

Will the Minister of DEFENCE be pll9ased to 
state: 

(a) whether Chief of the Army staff has visited China 
in the last week of December 2004; and 

(b) if so, the issues discussed of and outcome 
thereof? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) Yes, Sir. 

(b) The areas of cooperation dIscus8ed during the 
visit include closer interaction in the fields of counter-
terrorism, training exchange programmes, exchange of 
military delegations and observers for selected military 
exercises. The discussions focus8d mainly on building of 
trust and confidence between the two countries, 
particularly in the military sphere to ensure peace and 
tranquility on the borders and to improve the military to 
military relations between the two Armed Forces. The 
visit has led to better mutual understanding and 
cooperation between the two countries, based on the 
overall commitment to the principles of Panchsheel and 
mutual respect and sensitivity for each other's concems. 

Gauge Conversion 

490. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of RAILWAYS be pJeaa8d to state: 

(a) the details of railway track, in kilometres, 
converted from metre gauge to broad gauge during each 
of the last three years, State-wise; 

(b) the target fixed for gauge conversion under the 
Tenth Plan; 

(c) the extent to which this target has been achieved 
till date; and 

(d) the funds allocated by the Union Govemment for 
this purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) The detaHs are given in 
the attached statement. 

(b) A target of 2,365 Kms was fixed for the 10th 
Plan which has been revised to 4,000 Kms in mid-term 
appraisal. 

(c) During the 10th Plan, 2159 Kms of gauge 
conversion has so far been completed upto 28.02.2005. 

(d) The funds to the tune of Rs. 1067.24 crore has 
been provided in Revised Budget 2004-06 & an outlay of 
Rs. 690 crore is proposed in 2005-06. 
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StIIItImtInt 

YfNlr-wiss gaUfJB conV8f1lion dons during ths 11181 111MB 
ysa15 Slats-wiss is 118 follows 

2001-02 2002-03 2003-04 
(Kms) (Kms) (Kms) 

Andhra Pradesh 29 166 30 

Assam 46 

Gujarat 61 367 152 

Kamataka 25 57 

Uttar Pradesh 24 

Maharashtra 50 42 

Rarjasthan 150 241 

Tamil Nadu 80 176 

West Bengal 198 

Total 211 830 854 

Round Table of Key Asian 011 Buyers • Sellers 

491. SHRI GURUDAS DASGUPTA: 
SHRI JYOTIRAD1TYA M. SCINDIA: 
SHRI P.K. VASUDEVAN NAIR: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether a Round Table of Key Asian 011 buyers 
and sellers was organised in New Delhi with a view to 
provide a platform to gain price stability and supply 
security of the on in the Asian 011 market; 

(b) if so, the details of the countries participated in 
the Round Table: and 

(c) the subjects discussed and the outcome thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) Yes, Sir. 

(b) Besides, India, Iran, Japan, Malaysia, Oman, 
Qatar, Saudi Arabia, UAE, China, Korea and Kuwait 
participated in the Round Table. 

(c) The Round Table Conference of Asian OiVEnergy 
Ministers was aimed at enhancing ·Regional Cooperation 
in the 011 & Gas Economy and focused on the issues of 
Stability, Security and Sustain ability through Mutual 
Interdependence. A copy of the Chairman's Inaugural 
Address and concluding remarks is enclosed as 
Statement. 

Ths Il1IIugural AddlllSS of ChailTT18n of Round Tsbltl 
ConfBnmcs 

Your Excellency, the co-host of this conclave, the 
distinguished Head of Delegation of the Emirate of Kuwait, 

Your Excellencies, Ministers and Heads of Delegation 
from the principal Asian suppliers and consumers of 
petroleum. 

Your Excellencies. Ambassadors to New Delhi of 
these countries, 

Distinguished representatives of the Govemments of 
participating countries, 

Distinguished representatives of National Oil 
Companies and the Asian Oil Industry, 

Distinguished delegates of the principal intematlonal 
organizations here present. our co-sponsor. the Secretary-
General of the International Energy Forum. the 
distinguished representative of the Intemational Energy 
Agency. and the distinguished Acting Secretary-General 
of OPEC-the Organisation of Petroleum Exporting 
Countries, 

My fellow-Minister. the distinguished Minister of State 
for Extemal Affairs of India. Shri E. Ahamed. Ladies and 
Gentlemen. Fellow Asians. 

We meet in the shadow of the terrible Tsunami 
tragedy that has struck our shared continent of Asia. 
Might I request you to please stand and observe a 
minute's silence in memory of the 125.000 or more who 
have been snatched 80 cruelly from our mldat? ... Thank 
you. 

This is a moment that might yet be recorded as 
"historic" in the annals of regional cooperation In Asia. 
For this is the first gathering together of the principal 
Asian Ministers charged with responsibility for the most 
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crucial sector of the economy-petroleum and natural gas. 
Whether our meeting today does get recorded as "historic" 
does, of course, depend on the outcome of our 
deliberations and of our resolves to persist 00 the path 
of such dialcgue. I have little doubt, however, that It wlK-
for in the very act of joumeying to our capital you have 
registered your commitment to our shared de8tiny. 
Through almost all ol the advancement of human 
civilization. it is Asia that has been in the vanguard. For 
the last few centuries, we fell to the sway of others. 
Now, once again, are we the captains of our ship and 
the masters of our fate. I thank you most warmly and 
sincerely, on behalf of our Govemment and a" our one 
billion people, for having done us the unforgettable honour 
of being present here at the creation. Thank you, indeed. 

Excellencies, in the sector of our concern, 
hydrocarbons, the dawn of the 21st century heralds an 
unprecedented, dare I say revolutionary change in 
intemational oil and gas relations. In the last quarter of 
the last century, Asian oil producers came into their own 
when OPEC secured fair and just remuneration for the 
most vital element of growth of prosperity-oil. Now has 
come Asia's tum to consume that oil-and thus fuel the 
resurgence of Asia as the harbinger of the further 
advancement of human civilization. The total consumption 
of the Asian countries here present almost equals the 
total production of the Asian countries here present. No 
longer are we labouring so that others might profit. We 
have already emerged as the world's principat source of 
supply; we are emerging as the world's principal 
destination for the consumption of that supply. Already, 
some two-thirds of the tossil fuel that principal producers 
around this table extract from the bosom of Mother Nature 
is bought by the prinCipal consumers represented at this 
very table. That trends will only accelerate as we traverse 
the 21st century-the Asian Century. We are gathered 
here to rise to that challenge and to avail of that 
opportunity. 

The Challenge, Your Excellencies, lies in eschewing 
the errors of the past. The opportunity, Your Excellencies, 
lies in Fashioning a more fair, more just and more 
remunerative oil order for all of us In Asla-4n which the 
Asian producer is ensured a stable, secure and 
sustainable return for a most precious but depleting natural 
resource, and the Asian consumer is assured a stable, 
secure and sustainable regime within which to promote 
progress and prosperity for that deprived one-half of 
humankind that inhabits our shared continent of Asia. 
We commence have a dialogue to meet that chaHenge 
and rise to that opportunity. 

How do we do 80? 

First let me deal with stability. last year has seen 
the worst roller-coaster ride in oil prices for the better 
part of a generation. OPEC has behaved most responsibly 
through this period of turmoil and turbulence. Instead of 
pursuing short-term advance, OPEC, led by Its Asian 
members, has persistently striven for moderating volatility 
and dampening speculation. For this, OPEC and its 
membership have earned the world's gratitude. Moreover, 
OPEC's production plans give the world the reassurance 
that global oil supply with keep pace with booming global 
demand, and that over the next twenty years at least 
there will be no market disequilibrium to warrant and wild 
fluctuation in prices. If, nevertheless, volatility rather than 
stability has ma~ed intematlonal prices In the last twelve 
months that is largely because of speculation and 
apprehensions-that have been mostly belied-of the 
fallout on oil production of exogenous political 
developments. The fact is that however uncertain 
developments in the world political order have been, the 
underlying global oil economy has held a steady course. 

. For us in Asia to convert that underlying stability In 
production (and the prognosis for production) into stability 
in 011 markets, it is essential that we develop a 
sophisticated Asian market for petroleum and petroleum 
products. That is how the West converted their abundance 
of natural resources into abundance of production and 
consumption. 

Unfortunately, we in Asia continue to behave as if 
we were still a residual consumer of Asian 011 production 
when, in fact, we are the principal consumer. 

Your Excellencies, tor Asia. to be the residual 
consumer made some economic sense when there was 
large and growing production on both sides ot the Atlantic, 
on-land in the America and off-shore in Europe. It was 
in that era that Western Texas Intermediate (WTI) and 
Brent emerged as markers. But as the world wheels into 
the 21st century, WTI output is down by three-quarter 
compared to two decades ago and Brent output is down 
by two-third compared to just a decade ago-and both 
are set decline even further, and to decline quite 
precipitately at that. Meanwhile, it is Asia, from Eastern 
Siberia through the Caspian, Central Asia and China, to 
South-East Asia and to some extent even South Asia 
and, of course, above all, Iran and West Asia, that i~ 
booming in both the output and throughput of 011. Yet, 
Asia has little In terms of global marker.· And even less 
in terms of a well-prepared oil and oil products market. 
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With a view to bringing about greater stability In Asian 
trade in petroleum and petroleum products, can we think 
in term of af' Asian market:-

• where long-term contracts become longer, 

• where price discovery through the market is 
more transparent, 

• where such transparency facilitates greater 
stability in formulate for pricing in long-term 
contracts, 

• where spot purchases occupy a progressively 
larger share of market transactions, 

• where petroleum exchanges are established and 
used, 

• where derivatives are integrated into market 
practice, 

• where, in short, an Asian marker emerges 

which reflects Asian realities and the real role in the 
global oil economy of Asian production, Asian consumption 
and Asian trade? 

To pose the problem, Your Excellencies, is easier 
than to find the answers. But I do submit, Your 
Excellencies, that through sustained dialogue among 
ourselves, buttressed by dialogue among our experts and 
market operators, we might be able to find an Asian 
solution to the imperatives of Asian stability. 

As for the second theme of our meeting--security-
the answer there too lies in promoting mutual 
interdependence. Security has two aspects. One is security 
against unexpected disruption of supplies. As a joint 
emergency response mechanism, perhaps we should 
consider jointly building storages which would enable 
consumers to enjoy an uninterrupted flow of supplies and 
producers to enjoy an uninterrupted flow of oil revenue 
till normalcy is restored. 

The second aspect of security relates to assurance 
of markets for producers and assurance of supplies for 
consumers. This calls for mutual interdependence through 
mutual investments in each other's countries by producer 
and consumer nations of the Asian Oil community. 
Hitherto, we have looked West for much of the investment 
in Asian petroleum exploration and production, Asian 
petroleum refining, and Asian petroleum marketing-and 

in saying so I include gas as wen. Now, Increasingly, 
Aaia it8etf Is merging as a significant source of Investment 
in Asia. Japan is, of course, a long-established Asian 
investor in other Asian countries. China in the last decade, 
as also Malayala, have become key players In E&P in 
Asia and, indeed, the world over. So has India. We are 
already In E&P, refining and marketing projects In more 
than ten countries and much of our overseas investment 
Is In Asia, Reciprocally, in refining, we in India have 
been the beneficiary of Investments by Iran In the Chennal 
Petroleum Corporation and of Qatar in LNG. These are 
but illustrative examples. A future beckons in which Asian 
countries can become major participants in the massive 
investments which need to be made in the Asian countries 
represented at this table, running to an estimated 1580 
billion dollars over the next 25 years in upstream, 
midstream and downstream 011 and gas development in 
all our countries put together. Investment on this 
humungous scale, to the extent possible mutual and 
reciprocal Intra-Asia investment, would hugely enhance 
security of production and consumption for all of us around 
this table, for all our fellow-Asians and, indeed, for all of 
humankind the world over. The oil and gas sector in 
India welcomes the world with open arms, and reserves 
a particular welcome for Asian investors. Equally, we stand 
ready to do our share for the promotion of the global oil 
economy in general and the Asian oil economy in 
particular. We believe we should continue and intensify 
this dialogue in the interests of facilitating mutual 
investments to ensure mutual security. 

The third great theme of our meeting today is 
sustainability. It has taken millions of years, indeed, 
hundreds of millions of years for Nature to create and 
store what we have substantially exhausted in a mere 
one hundred years or so. What remain.~ we can use only 
If used with great care. That calls for' conservation, on 
the one hand, and technology, on the other. Japan shown 
the way to both conservation and the technology for 
conservation, as perhaps no other country in the world 
has. India has had no altematlve but to conserve and 
innovate, although we stili have a long, long way to go. 
China has taken significant initiatives. So has the Republic 
of Korea. Asian oil exporting countries have demonstrated 
a commendable awareness of the importance of 
sustainability. The time now is for us to pool together our 
experience, forge them into a shared, common experience, 
and build on that experience in concert. Sustainability in 
Asia calls for sustained dialogue among Asians. We stand 
ready and willing to place our Petroleum Conservation 
Research Association, the Indian Institute of Petroleum, 
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the University of Petroleum Studies, The Energy and 
Research Institute of India (TERI), our Centre for High 
Technology. our Oil Industry Safety, Directorate, Indian 
Oil's R&D Centre, and all our other scientific and 
technological research and development institutions at the 
service of all Asia. It is said that on8 in every three 
Information Technologies in the world is an Indian. Our 
achievement in petroleum technology is perhaps less 
spectacular. But we would be more than happy to share 
what we know with our fellow-Asians and even more to 
learn from others, above all to leam from our fellow-
Asians. 

As we embark on this historic initiative which win, 
hope, bring us together frequently, even up to once or 
preferably twice a year, perhaps alternately in a net oil 
exporting and a net oil importing country of ~a, and 
perhaps progressively expanding our ambit while keeping 
our core intact, I welcome all you once again to our 
national capital and wish you all a pleasant and fruitful 
stay in our midst. 

Your Excellencies, I thank you, one and all. 

Chairman's Statement on the conclusion of the first 
Round Table of Asian Ministers on Regional Cooperation 
in the Oil and Gas economy, New Delhi on 6th January, 
2006 

A. GENERAL 

1. The Asian oil economy is integral to, and 
inseparable from, the global oil economy. 

2. With Asian destinations emerging as the principal 
consumers for Asian production, and the share of Asia In 
global production and consumption likely to progressively 
increase, cooperation between Asian producers and Asian 
consumers is crucial to ensuring 

Stability, 
Security and 
Sustainability 
through 
mutual interdependence 
in the Asian oil and gas economy. 

3. The fundamentals of such cooperation must Include 
moderation, dialogue, mutual undttrstandlng and respect, 
security of International supplies, demand-supply 
equilibrium, and strate~ic partnerships based on a 
reciprocity of interests. 

4. To this end, an Asian dialogue Is both welcome 
and indispensable aimed at evolving and elaborating an 
Asian consensus. 

5. It Is, therefore, agreed that the Instrumentality of 
Round Tables of Asian Ministers on Regional Cooperation 
in the 011 and Gas Economy, Initiated here in New Deihl, 
must be maintained. The following countries have kindly 
agreed to host/co-host subsequent Round TabI,es: 

Second Round Table 

Third Round Table 

Fourth Round Table 

Saudi Arabia, Co-host: 
Japan 

Japan, Co-Host: Qatar 

Kuwait, ~host: Republic of 
Korea 

The Round Tables may follow the pattern of 
alternating between net importing and net exporting 
countries. 

6. For the preparation of Ministerial Round Tables, 
the Secretariat of the International Energy Forum might 
convene experts, operators and officials to prepare position 
papers and agenda documents. 

7. To reinforce Ministerial-level discussions at the 
Round Tables, a parallel effort may be initiated to bring 
together Asian business operators belonging to the 
countries represented at the Round Table. 

B. STABILITY AND SECURITY 

1. There is scope for improving Asian markets for 
petroleum and petroleum products. The issue requires 
careful study and detailed consideration, primarily among 
experts and operators with a view to identifying broad 
policy parameters that might require further consideration. 

2. Prices should be sustained at levels which 
encourage Asian consumers to increase their purchases 
of Asian produce; at the same time, prices should be 
such as to encourage Asian producers to promote 
investment in oil and gas for Asian consumer destinations 
as an economic priority. 

3. Crisscross investments all along the entire 011 and 
gas products chain through reciprocal investment 
interlocking of producers and conS\Amers will guarantee 
security of both supply and demand, thus contributing to 
stability of prices and thereby security of both supply and 
demand. Thus stability of prices would encourage 
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domestic and cross-country investment In all streams of 
the petroleum sector· and other energy-related projects. 

4. Caution must be exercised In promoting balanced 
investment so that over-investment does not lead to 
excess capacity nor under-investment to shortage of 
supplies. 

5. Strategic storage and stockpiling contribute to 
security, and in this regard the valuable experience of 
Japan might hold significant lessons for other major 
consumers. However, there must be no abuse for 
illegitimate commercial purposes of such strategic storage 
and stockpiles. 

6. The exchange of information and knowledge is 
the key to increasing confidence on the part of both 
buyers and sellers. 

7. The Sustainable and Flexible Energy system 
("SAFE") proposed by Japan constitutes a useful 
framework for further consideration of issues of energy 
security. 

8. The Iranian proposal for an Asian Bank for Energy 
Development merits deeper consideration. 

C. SUSTAINABILITY 

1. Endorsing the importance of energy conservation 
for the protection of the environment and issues of climate 
change, the need for technological cooperation in the 
pursuit of cleaner and more environmentally-sound fossil 
fuel technologies was emphasized. 

2. To this end, cooperation among Asiar. research 
and development centres and the promotion of 
conservation awareness among the general public were 
recognized a key instrumentalities. 

{Trans/ation} 

Crude 011 Production In Bombay High 

492. SHRI CHANDRA MANI TRIPATHI: 
SHRI GIROHARI LA!. BHARGAVA: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the quantum of Crude Oil produced in Bombay 
High dUring each of the last three years; 

(b) whether there has been a decline in the 
production of Crude Oil in Bombay High; 

(c) if so, the reasonS therefore; and 

(d) the scheme formulated by the Governrne.nt to 
increase the production of Crude Oil? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ ',SHRI MANI 
SHANKAR AIYAR): (a) Oil production from 'Mumbai High 
during the last three years was as foHo'lls:-

Year ~.)roductlon 

(In M~Jlon Metric Tonne) 
--------------------~ 

2001-02 

2002-03 

2003-04 

(b) No, Sir. 

~:) Does not arise. 

9.818 

11,378 

11.646 

(d) Several important steps have been taken to 
increase oil and gas production. These Include the 
following:-

(i) improving the recovery fact~r from exlating major 
fields by Implementing Enhanced 011 Recovery 
(EOR)lImproved 011 Recovery (lOR) schemes; 
In particular, 011 and Natural Gas Corporation 
Ltd. (ONGC) have taken up 15 fields for this 
purpose at an estimated investment of Rs. 
10,972 crore, which would also help In 
accelerating oil production from these fields; 

(ii) increasing exploration efforts through the New 
Exploration Licensing POlicy (NELP); Under the 
four rounds of NELP, Production Sharing 
Contracts (PSCs) have been signed for 90 
blocks. The Fifth Round of NELP has been 
declared open from the 4th January,2005 to 
invite bids for 20 exploration blocks; 

(iii) exploring new areas, especially in deep water 
and difficult frontier areas, as also the deeper 
layers of already producing fields; 

(Iv) developing the newly discovered fields speedily 
and stepping up the use of new· technologies 
for seismic surveys, work over, .stimulatlon 
operations, drilling of wells etc. In producing 
areas; 
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(v) acquiring acreages abroad. 

(English) 

Petroleum Regulatory Board 

493. SHRI HARIN PATHAK: 
SHRI RAYAPATI SAMBAS IVA RAO: 
SHRIMATI KIRAN MAHESHWARI: 
SHRI BRAJESH PATHAK: 
SHRI RATILAL KALIDAS VARMA: 
~HRI ADHIR CHOWDHURY: 

Will the M,1ister of PETROLEUM AND NATURAL 
GAS be pleased .to state: 

(a) the current status of proposed Petroleum 
Regulatory Board; 

(b) whether the Government is considering to 
introduce the proposed Bill in this regard before 
Pnrliament; and 

(c) if so, the steps proposed to be taken by 
Government to protect the interest of the State 
Governments? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (c) Government propose to set 
up a Petroleum and Natural Gas Regulatory Board to 
ensure uninterrupted and adequate supply of petroleum, 
petroleum products and natural gas to all parts of the 
country including remote areas, at fair prices and to 
establish sectoral regulations to ensure competition, protect 
consumers and encourage investment as well as take 
action against violation of Rules and Regulations of the 
Board. 

The proposal is under consideration of a Group of 
Ministers. 

(Translation} 

ImpOSition of Pass.nger Tax 

494. SHRI RAJEN GOHAIN: Will the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether any c~tegories/classes have been 
prescribed for airports in the country; 

(b) if so, the details thereof; 

(c) the amount of tax per passenger being charged 
by the Airports Authority of India; 

(d) whether uniform tax is being charged at all the 
airports in the country; 

(e) if so, whether uniform facilities have been provided 
at all the airports; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) All 
operational airports in the country owned and managed 
by Airports Authority of India (AAI) are categorized as 
International, Domestic and Custom airports. AAI also 
manages civil enclaves at certain Defence airports. 

(c) AAI does not levy any tax from passengers using 
these airports. However, a Passenger Service Fee (PSF) 
is levied on all embarking passenger @ Rs. 200/- per 
domestic p~nger, As. 2001· per International passenger 
when booked in Indiary currency and US$5 per 
international passenger when booked in foreign currency. 
Service Tax @ 10.2% is also being levied on the PSF 
since September, 2004. 

(d) and (e) Yes, Sir. The passenger facilities are 
provided at the airports depending upon the size of the 
terminal building, frequency of operations, density of the 
passengers handled and other operational parameters. 
However, certain basic passenger amenities are provided 
at all the terminal buildings and the airports uniformly 
though not on the same scale, 

(f) Does not arise. 

[Eng/ish} 

Gauge Conver.lon of Dlndlgul-Trlchl Una 

495. SHRI N.S.V. CHITIHAN: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether there is any proposal for gauge 
conversion from Dlndigul to Trichi; 

(b) if so, the details thereof; 

(c) the funds allocated for this project; and 

(d) the time by which it is likely to be completed? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Broad gauge line already 
exists on Dindigul-Tiruchchirappalli section. 

(b) to (d) Do not arise. 
" 

[Translation} 

Trial Run of Sky Bus Metro 

496. PROF. VIJA Y KUMAR MALHOTRA: 
SHRI RAVICHANDRAN SIPPIPARAI: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Konkan Railways has undertaken the 
trial run of Sky Bus Metro; 

(b) if so, whether the trial run was successful; 

(c) if so, the details thereof; 

(d) the time by which the Sky Bus Metro is likely to 
become operational; 

(e) whether the Govemment proposes to introduce 
the Sky Bus Metro in some important metro-cities; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRt R. VELU): (8) Yes, Sir. 

(b) to (f) Ministry of Urban Development and Poverty 
Alleviation has set up a Committee under Chairmanship 
of Dr. E.V. Indiresan to examine the following issues: 

(i) To examine the techno-economic and financial 
feasibility of the sky bus metro system. 

(ii) To ascertain the safety of the system. 

(iii) To critically evaluate novel system component, 
such as suspended rail technology, traversing 
systems, etc. 

(iv) To critically evaluate the integration of different 
technologies. 

(v) Any other matter considered relevant by the 
Committee. 

Success of trial run and Implementation of Sky Bus 
plan can be decided only after the Committee submits its 
report and the Sky bus technology is proved. 

{English} 

Allotment of LPG Agencle. In 
Himachal Pradeah 

497. PROF. CHANDER KUMAR: Will the Minister of 
PETROLEUM AND NATURAl GAS be pleased to state: 

(a) the target fixed for allotment of LPG agencies in 
Himachal Pradesh during each of the last three years; 

(b) the number of LPG agencies allotted in the State 
during the said period; 

(c) whether the target has been achieved; and 

(d) if not, the reasons therefor? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (d) Government have given 
freedom to Public Sector 011 Marketing Companies 
(OMCs) to set up LPG distributorships in accordance with 
their commercial considerations. The commissioning of 
LPG distributorships depends upon various factors such 
as identification of viable locations, releas8 of 
advertisements, conducting interviews and the ability of 
the candidate to secure land for godown, 8howroom etc. 
In view of these factors, OMCa have stated that it is 
difficult to fix any specific targets for commiseloning LPG 
distributorships for a particular year. However, OMCs have 
allotted 33 LPG distributorships in Himachal Pradesh 
during the last three years. 

Smuggling of High Speed 01 ... 1 

498. SHRI RAGHUNATH JHA: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether huge quantity of high speed diesel (HSD) 
is being smuggled into the country from Gulf and is being 
sold to petrol pumps after adulterating it with kerosene 
oil; 

(b) if so, the details thereof and the reaction of the 
Govemment thereto; and 

(c) the quantum of smuggled HSD seized during the 
last two years? 

THE MINISTER OF PETROLEUM AND NATURAl 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MAN I 
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SHANKAR AIYAR): (8) to (c) The information is being 
collected and will be laid on the Table of the House. 

Indiscipline In Armed Force. 

499. SHRI ASADUDDIN OWAISI: 
SHRI CHANDRAKANT KHAIRE: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether it is a fact that indiscipline is growing in 
the armed forces day-by-day; 

(b) If so, whether the authorities have inquired into 
the causes for increasing indiscipline in the armed forces; 

(c) if so, the details thereof; and 

(d) the steps taken or being taken by the Government 
in this regard? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) No, Sir. The number of army personnel 
court martialled during the year 2000 was 1215, which 
has come down in ~e year 2004 to 872. A similar trend 
has been observed in the Air Force and the Navy. 

(b) to (d) The defence forces pride themselves at 
the high level of discipline maintained by them. Certain 
cases of indiscipline, reported in the recent past are a 
few aberrations committed by individual members of the 
Armed Forces. Notwithstanding this, all cases of 
indiscipline in the defence forces are dealt with sternly 
as per the military law and severe punishments are 
imposed on the guilty, which act as deterrent to the other 
pf'rsonnel of the defence forces. 

/Translation] 

Special Recruitment Drive 

500. SHRI BHANWAR SINGH DANGAWAS: 
SHRI SANAT KUMAR MANDAL: 
~HRI KAILASH MEGHWAL: 
SHRI M. SREENIVASULU REDDY: 
SHRIMATI KIRAN MAHESHWARI: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether it is a fllct that less number of people 
are joining the defence forces now-a-days; 

(b) if so, the percentage of decline In number of 
applicants in the last year in comparison to the previous 
years; 

(c) whether the Government is considering any special 
recuritment drive to encourage and attract rnore people 
to join defence forces; and 

(d) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) No, Sir. 

(b) Does not arise. 

(c) and (d) Every eligible citizen of the country 
irrespective of caste, class, religion, community and 
domicile is eligible for recl uitment into the armed forces, 
provided he/she meets the laid down age, educational, 
physical, medical standards and other criteria. 

Plantation of Jatropha 

501. SHRI HARIKEWAL PRASAD: 
SHRI KASHIRAM RANA: 

Will the Minister c5f RAILWAYS be pleased to state: 

(a) whether the Railways has started plantation of 
jatropha on its land to support the production of biodiesel; 

(b) if so, the production of jatropha during each of 
the last three years; and 

(c) the steps taken for more production of jatropha 
on unused land of Railways in the future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Yes, Sir. 
Railways have taken up plantation of 'Jatropha Curcus' 
on railway land on a large scale from the year 200344 
onwards. During 2003-04, 24 lakh Jatropha have been 
planted on railway land. Another 57 lakh trees have been 
planned for the current year 2004-05. 

(c) Zonal Railways have been advised to vigorously 
take up plantation of 'Jatropha Curcas' on railway land. 
Progress of plantation is also ,monitored regularly on 
Railwaysftn Railway Board. Apart from departmental effort, 
plantation of Jatropha has also been taken under 
'commercial plantation' scheme. 
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{English; 

Upgradatlon of Airstrips In West Bengal 

502. SHAI SANAT KUMAA MANDAL: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) the rfumber of airstrips in West Bengal and the 
number out of them being used for regular flights; 

(b) whether any assistance has been provided by 
the Union Government for their expansion and 
upgradation; 

(c) if so, the details of assistance provided during 
each of the last three years; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) There are 
six airports in West Bengal, namely, Bagdogra, Kolkata, 
Cooch Behar, Balurghat, Maida and Behala. All these 
airports excepting Bagdogra belong to Airports Authority 
of India (AAI). Bagdogra airport belongs to Indian Air 
Force. AAI maintains a civil enclave at this airport. Of 
these, only Bagdogra and Kolkata airports are operational. 

(b) to (d) No, Sir. All expenditure for expansion and 
development of the airports are generally met from the 
internal resources of AAI. Presently, at Kolkata airport, 
work of strengthening of main runway including provision 
of Cat. II lighting system and construction of an integrated 
cargo complex are in progress. There is also a proposal 
to operationalise the airport at Cooch Behar for operation 
of A TR 42 type of aircraft. The work is likely to be taken 
up during 2005-06. 

Quaftty of Tracks 

503. SHRI CHANDRA BHUSHAN SINGH: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Railways have not yet provided 
Ultrasonic Flaw Detection machines to most of the field 
staff who are required to check the quality of the track; 

(b) if so, the reasons therefor; and 

(c) the steps taken for providing these machine. to 
the field staff? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a) No, Sir. 

(b) and (c) Do not arise. 

Air Hubs 

504. SHAI BALASAHEB VIKHE PATIL: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether Air Sahara has started an Air Hub in 
Hyderabad recently; 

(b) if so, the details thereof; 

(c) whether other airlines are also being allowed air 
hubs; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) Air 
Sahara have started to and fro air services from 
Hyderabad in their Hub Hyderabad Plan w.e.1. 3rd 
February, 2005. As a consequence of this plan, Air 
Sahara is now operating 16 flights to 13 cities from 
Hyderabad as against earlier schedule of 4 dally flights 
to 4 cities. 

(c) and (d) Government has laid down Route 
Dispersal Guidelines with a view to achieve better 
regulation of air transport services taking into account 
the need of different regions of the courmy. It is, however, 
up to the airlines to provide air services to specHic places 
depending upon the traffic demand and commercial 
viability. As such, the airlines are free to operate anywhere 
in the country subject to compliance of Route Dispersal 
Guidelines issued by the Govemment. Further. at present 
to scheduled domestic airline other than Air Sahara has 
come up with proposal to establish air hubs. 

Outsourcing of Non-core Actlvltl .. 

505. SHRI DUSHYANT SINGH: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Government has a proposal to take 
some new steps to increase the efficiency of Railways; 

(b) if so, the details thereof; 

(c) whether the Railways have any plan to outsource 
the non-core activities as a part of its programme to 
increase the efficiency; and 
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(d) if so, the steps taken in the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) The working of· Indian Railways Is kept under 
continuous review to improve its efficiency. The direction 
of initiatives and various steps to improve the system are 
indicated in the Corporate Safety Plan, the 10th Five 
Year Plan (2002-07) and the budget documents. Some 
of the important initiatives are as under:-

(i) Strengthening of high density network. 

(ii) Technological up-gradation of assets tor 
improving efficiency, throughput and increasing 
average speed of trains. 

• Enhanced production of state-ot-the-art 
Technology three-phase locomotives, i.s. WAP-
5, WAP-7 and WAG-9. The high speed and high 
power locomotives will increase the average 
speed of trains as well as carry more 
passengers and higher freight loads, thus 
improving efficiency. 

• Increase the efficiency of 3-phase electric 
locomotives and Electric Multiple Units by 
adoption ot Insulated Gate Bipolar Transistor 
based traction propulsion system. 

• Locotrol operation in freight locos have been 
proposed for trial. This will increase the speed 
of heavy haul operation, providing higher freight 
output and enhanced throughput. 

• Regenerative braking teature In three phase 
locomotives and ElectriC Multiple Units will 
increase #18 energy efficiency of the locomotives 
and Electric Multiple Units. 

(iii) Provision of computer based centralised traffic 
control especially on heavily worked sections to 
improve efficiency in train operations. 

(iv) Provision of continuous track circuiting and 
automatic block signalling to augment line 
capacity. 

(v) Simulator based training for electric loco crew 
and motormen will improve the driving techniques 
and safety consciousness amongst drivers and 
motormen. 

(c) Yes, Sir. 

(d) Ministry of Railways policy on outsourcing-
finalised in March, 2004. 

(I) As a part of the over-all reform agenda, Railways 
as a department would deal mostly with the core 
activittes of a national transport organisation in 
line with its responsibility both as a commercial 
transport organisation and a vehicle for social 
change. 

(iI) List, modify, develop and Implement non-core 
activities through outsourcing consistent with the 
agenda of planned right sizing of the 
organisation. 

Eleven items have been Identified for outsourcing In 
the first stage of non-core restructurlng:-

(a) Disbursement of salary through Bank. 

(b) Outsourcing of engineering surveys, project 
management and supervision. 

(c) Constitution of Rail Land Development Authority. 

(d) Transportation of released track material and 
activities connected with bridge works. 

(e) Painting/removal of paint of rolling stock. 

(f) Outsourcing of maintenance of IVRS (Interactive 
Voice Response System). 

(g) Unscheduled repair of major electrical assembly 
of locomotives/Multiple Units/Air Conditioned 
Coaches. 

(h) Unscheduled and Scheduled repairs of house 
wiring (power supply) and operations of PumpsJ 
Diesel Generator Seta/Stationary Air Conditioned 
PlantslDistribution Network of power supply. 

(I) Leasing of Second Class Luggage Brake Van 
space. 

m Catering Services. 

(k) Production Units as Independent cost and profit 
centres. 

{Tl'lIns/stionj 

Sale of Keroune 
\ 

606. SHRI· HEMLAl MURMU: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 
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(a) whether the Government proposes to sanction 
setting up of Kerosene Sales Depot in open market by 
the Public Sector Oil Companies; 

(b) if so, the details thereof; 

(c) whether the safe of Kerosene is to be done 
through the petrol pumps and by opening new depots at 
various places on block level at a price higher than the 
price of Kerosene at public distribution system outlets; 
and 

(d) if so, the number of divisions and petrol pumps 
where sales facility will be rnade available in the country 
during the first phase? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) Public Sector Oil Marketing 
Companies (OMCs) have been allowed to market free 
sale Kerosene over and above the Public Distribution 
System (PDS) requirement directly to the genuine 
customers. Mangalore Refineries & Petrochemicals Limited 
(MRPL) and Reliance Industries Limited (RIL) have also 
been allowed to market kerosene outside the PDS directfy 
to genuine customers. 

(c) and (d) There is proposal under consideration for 
strengthening the distribution network for PDS Kerosene 
with the objective of reaching the subsidized Kerosene to 
entitled consumers towards whom the subsidies are 
targeted. 

(Eng/ish] 

Recommendations of Hareah Chandra CommIttee 

507. SHRI RAYAPATI SAMBAS IVA RAO: Will the 
Minister of CIVIL AVIATION be pleased to state: 

DO's Projects under Implementation 

Studios 
Gorakhpur (permanent) 
Dehradun (permanent) 
Raipur (augmentation) 
Ranchi (augmentation) 

(a) whether First and Second Reports of the Naresh 
Chandra Committee have been examined by the 
Government; 

(b) if so, the number of recommendations made in 
these reports and the number of recommendations out of 
them have been accepted by the Government; and 

(c) the steps taken/proposed to be taken by the 
Government to implement them? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFliL PATEL): (a) to (c) Yes, 
Sir. The recommendations of the committee have been 
examined in consultation with various stakeholders and a 
comprehensive national civil aviation policy is being 
drafted. 

Setting up of New DDIAIR a.tlon. 
508. SHRI ANANT GUDHE: Will the Minister of 

INFORMATION AND BROADCASTING be pleased to 
state: 

(a) the details of the Doordarshan Studios, Towers 
and All India Radio Stations, which have already been 
sanctioned or inaugurated but not completed so far, 
location-wise; 

(b) whether the Govemment has fixed any target for 
timely completion of these StudioaITowerslStations; and 

(c) if so, the details thereof? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) to (c) The details are given In 
the enclosed Statement. The projects are expected to be 
completed in phases by the end of the 10th Pian subject 
to availability of funds. 

AIR's Projects under Implementation 

2 

StaUon 
Karimnagar 
NeHore 
Srlkakulam 
Kaklnada 
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1 

HPTs 

LPT 

VLPT 

Bhatinda (DO News) 
Blkaner 
Bilaapur 
Chhatarpur 
Dharamahala 
Dhannapuri 
Hissar 
Hissar (DO News) 
Kamal 
Kurseong (DO News) 
Radhanpur 
Sagar 
Saharasa 
Tirunelveli 
Vadodara 

MARCH 9, 2005 

Vadodara (DO News) 
Srlnagar (DO News-upgr.) 
Srinagar (Kashir Ch.-upgr.) 

Ambassa 

Devbhog 

2 

Banka 
Gaya 
Madhubani 
Balkunthpur 
Jashpurnagar 
Dantewara 
Rajnandgaon 
Jamnagar 
Junagam 
Ambala 
Gumla 
Dhanbad 
Dumka 
Sringeri 
Konni 
Amravati 
Oras 
Shirdi 

Ujjain 

Rairangpur 

Raigada 

Parlakhamundi 
Deogarh 
Dungarpur 
Chautan Hili 
Dhannanagar 
Longtherai 
Kanchlpuram 
Ghazlpur 
Bageahwar 
Champawat 
Dehradun 
Dharchula 
Haldwani 
New Tehri 
Rudraprayag 
Galrsen 
Balurghat 
Bardhaman 
Coochbihar 
Maldah 
Tamluk 
Purulia 
Darjeeling 

282 
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/Translation} 

Running of TraIns on eNG and 01 ••• 1 MIxture 

609. SHRI PANKAJ CHOWDHARY: 
SHRI SHIVRAJ SINGH CHOUHAN: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI MUNSHI RAM: 
SHRI MOHO. TAHIR: 
SHRI NARENDRA KUMAR KUSHAWAHA: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether any proposal for running trains on CNG 
and Diesel mixture is under consideration of the 
Government; 

(b) if so, the details thereof; 

(c) whether such engines are being manufactured in 
the country; 

(d) if so, whether CNG trial of such engines has 
been conducted; 

(e) if so, whether such engines are proposed to be 
used in long distance trains; 

(f) if so, the distance for which said engines are 
proposed to be used under first phase; and 

(g) the time by which final decision In this regard is 
likely to be taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) A feasibility trial is 
contemplated. 

(b) One Diesel Multiple Unit is undergoing 
modifications. However, not all problems have been 
overcome so far. 

(c) Since the nature of conversion Is by way of a 
'retrofit' the engines are expected to retain their indigenous 
conteht. 

(d) The stage has not been reached so far. 

(e) to (g) It is premature to .take a view on these 
aspects. Should initial trial be successful, ways and means 
to consolidate energy security, environment friendliness 
and economies of operation, will be explored on Railways. 

{English} 

Air Connectivity with Srlnagar Domeetle Airport 

510. SHRI CHANDRAKANT KHAIRE: Will the Minister 
of CIVIL AVIATION be pleased to state: 

(a) whether Intemational Airport Status has been 
granted to Srinagar domestic airport; 

(b) if so, whether restriction has been imposed on 
foreign carriers from operating scheduled flights to the 
Srinagar Airport; 

(c) If so, the detaUs and reasons therefor; and 

(d) the steps the Government proposes to take to 
link Srinagar with the domestic as well as International 
Airports? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. 

(b) to (d) Yes, Sir. Various scheduled airlines wz. 
Indian Airlines, Jet Airways and Air Sahara have already 
linked Srinagar with Deihl, Jammu and Leh. 

Cleal1lnee to Storm Water DraInage Syetem 

511. SHRI D.V. SADANANDA GOWDA: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether the Ministry of Defence has received 
any proposal from the Government of Karnetaka in 2003 
for development of storm water drainage system (SEDS); 

(b) if so, the reasons for not giving clearance to the 
said proposal; and 

(c) the time by which the proposal Is likely to be 
cleared? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) Yes, Sir. 

(b) Local Military Authori.ties had requested the 
Bangalore Mahanagar Palika (BMP) to submit a detailed 
proposal in this regard. However, the same Is yet to be 
received from BMP. 

(c) The request of the Government of Kamataka 
would be considered after the detailed and final proposal 
is received from BMP. 
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• 
Train Actuated Warning Device at Level ero •• lng. 

512. SHRI ATIQ AHAMAD: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the details of level crossings In the railways 
particularly in North Central railway where the Train 
Actuated Warning Device (TAWD) has been provided so 
far; 

(b) the details of accident prone level crossings in 
the railways particularly in North Central railway, where 
the T A WD has not been installed so far; and 

(c) the time by which the TAWD is likely to be 
!'rovided at all accident prone level crossings? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No level crossing on 
North Central Railway has so far been provided with 
Train Actuated Warning Device (TAWD). 

(b) and (c) Provision of TAWDs is in progress on 
selected 70, manned level crossings and 20 unmanned 
level crossings on Northem, North Central, North Western, 
North Eastern, East Coast. Southern, South Central and 
South Eastern Railways on limited trial basis to see the 
efficacy of the device on manned and unmanned level 
crossings. This includes 10 manned level crossings on 
Jhansi-Bina section of North Central Railway. This work 
is likely to be completed by 30.6.2005. Based on the 
perlormance of these TAWDs, further provision of the 
device would be considered. 

Prlca Stability of 011 

513. SHRI BACHI SINGH RAWAT 'BACHDA': Will 
the Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether the Government has Initiated any action 
plan to explore possibility of price stability and 
sustainability of oil with neighbouring countries; 

(b) if so, the details thereof; and 

(c) the time by which the outcome of such inHlatives 
is expected to reflect in the domestic industry? 

THE MINISTER OF PETROLEUM 'AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (c) 'The first Round Table .:>f 

Asian Ministers on Regional Cooperation In the 011 & 
Gas Economy was held in New Delhi on 6th January 
2005. this Round Table focused on the issues of stability, 
security and sustainability through mutual interdependence. 
A copy of the Chairman's Statement on the conclusions 
of this Round Table is enclosed as Statement. Dlecussions 
on these Issues will continue through subsequent Round 
Tables, with the next one planned in Saudi Arabia. 

Chairman's Statement on the conclusion of the first 
Round Table of Asian Ministers on Regional Cooperation 
in the Oil and Gas economy, New Deihl on 6th January, 
2006 

A. GENERAL 

1. The Asian 011 economy is integral to, and 
inseparable from the global oil economy. 

2. With Asian destinations emerging as the principal 
consumers for Asian production, and the share of Asia in 
global production and consumption likely to progressively 
increase, cooperation between Asian producers and Asian 
consumers is crucial to ensuring 

Stability, 
Security and 
Sustainabllity 
through 
mutual Interdependence 
in the Asian oil and gas economy. 

3. The fundamentals of such cooperation must include 
moderation, dialogue, mutual understanding and respect. 
security of international supplies, demand-supply 
equilibrium, and strategic partnerships based on a 
reciprocity of interests. 

4. To this end, an Asian dialogue is both welcome 
and indispensable aimed at evolving and elaborating an 
Asian consensus. 

5. It Is, therefore, agreed that the Instrumentality of 
Round Tables of Asian Ministers on . Regional Cooperation 
in the Oil and Gas Economy, initiated here in New Delhi, 
must be maintained. The following countries have kindly 
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agreed to hosUco-host subsequent Round Tables: 

Second Round Table 

Third Round Table 

Fourth Round Table 

Saudi Arabia, Co-host: 
Japan 

Japan, Co-Host: Qatar 

Kuwait, Co-host: Republic 
of Korea 

The Round Tables may follow the pattern oj 
alternating between net importing and net exporting 
countries. 

6. For the preparation of Ministerial Round Tables, 
the Secretariat of the Intemational Energy Forum might 
convene experts, operators and officials to prepare position 
papers and agenda documents. 

7. To reinforce Ministerial-level discussions at the 
Round Tables, a parallel effort may be initiated to bring 
together Asian business operators belonging to the 
countries represented at the Round Table. 

B. STABILITY AND SECURITY 

1. There is scope for improving Asian markets for 
petroleum and petroleum products. The issue requires 
r.nroful study and detailed consideration, primarily among 
experts and operators with a view to identifying broad 
policy parameters that might require further consideration. 

2. Prices should be sustained at levels which 
oncourage Asian consumers to increase their purchases 
of Asian produce; at the same time, prices should be 
such as to encourage Asian producers to promote 
Investment in oil and gas for Asian consumer destinations 
as an economic priority. 

3. Crisscross investments all along the entire oil and 
gas products chain through reciprocal investment 
mterlocking of producers and consumers win guarantee 
security of both supply and demand, thus contributing to 
stability of prices and thereby security of both supply and 
demand. Thus stability of prices would encourage 
domestic and cross-country investment in all streams of 
the petroleum sector and other energy-related projects. 

4. Caution must be exercised in promoting balanced 
investment so that over-investment does not lead to 
excess capacity nor under-Investment to shortage of 
supplies. 

5. StrategiC storage and stockpiling contribute to 
security, and in this regard the valuable experience of 

Japan might hold significant lessons for other major 
consumers. However, there must be no abuse for 
illegitimate commercial purposes of such strategic storage 
and stockpiles. 

6. The exchange of Information and knowledge is 
the key to increasing confidence on the part of both 
buyers and sellers. 

7. The Sustainable and Flexible Energy system 
("SAFE") proposed by Japan constitutes a useful 
framework for further consideration of issues of energy 
security. 

8. The Iranian proposal for an Asian Bank for Energy 
Development merits deeper consideration. 

C. SUST AINABILITY 

1. Endorsing the importance of energy conservation 
for the protection of the environment and Issues of climate 
change, the need for technological cooperation in the 
pursuit of cieaner and more enVironmentally-sound fossil 
fuel technologies was emphasized. 

2. To this end, cooperation among Asian research 
and development centres and the promotion of 
conservation awareness among the general public were 
recognized a key instrumentalities. 

Road Map for Development of Civil 
AviatIon Sector 

514. SHRI KASHIRAM RANA: 
SHRI BIR SINGH MAHATO: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether a comprehensive road map for the 
development of civil aviation sector is being prepared; 

(b) if so, the outline details thereof together with its 
present status; 

(c) the details of the areas identified to make air 
travel affordable and hassle-free and also to Improve the 
operational efficiency of the aviation Industry so as to 
face competition from the private airflnes; and 

(d) the steps taken to ascertain the vlewa of the 
various concemed Interests in formulating the new road 
map? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHAI PRAFUL PATEL): (a) to (d) The 
Naresh Chandra Committee constituted by the 
Government to prepare a road map for the elY" aviation 
sector has submitted it report part-Ion 8.12.2003 and 
the second and final part on 2.11.2004. The 
recommenda!ions have been examined in consultation with 
various stakeholders and a comprehensive Civil Aviation 
Policy is being drafted. 

(Trans/atlon} 

Black-marketing of LPG Cylinder. 

515. SHRI BHUPENDRASINH SOLANKI: 
SHRI MAHESH KANODIA: 
DR. M. JAGANNATH: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Government is aware of the black 
marketing of LPG cylinders in the country; 

(b) if so, the number of complaints received against 
the gas agencies during 2004, State-wise; 

(c) the action taken by the Government against the 
agencies; and 

(d) the measures being taken to ensure regular supply 
of gas? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHAI MANI 
SHANKAR AIYAR): (a) and (b) Public Sector 011 Marketing 
Companies (OMCs) have received 27 established 
complaints against their LPG distributors during the year 
2004 pertaining to overcharging on domestic cylinders. 
The State-wise details are given in the enclosed 
Statement. 

(c) Action against the erring distributors hu been 
taken as per Marketing Discipline Guidelines (MDG)' 
Distributorship Agreement. 

(d) OMCe have not reported any bactdOg ofi.PG to 
their registered customers and say the .,.. demanci'of 
LPG is being met in full. 

\.-.", 

OeIM8 of Es18b/ishtld Comp/IIinl8 of 
Ovsr-ch6lging by DislributolS 

SI.No. States/UTs Number of 
distributors 

found 
indulging in 
overcharging 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

Andhra Pradesh 

Bihar 

Delhi 

Gujarat 

Madhya Pradesh 

Maharashtra 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

West Bengal 

Total 

5 

2 

3 

2 

2 

8 

27 

/Eng/ish} 

Us. of LPG In Private Vehicles 

516. SHRI TUKARAM GANGADHAR GADAKH: 
SHRIMATI KALPNA RAMESH NARHIRE: 

Will the Minister of PETROLEUM AND NATUAAL 
GAS be pleased to state: 

(a) the opinion of experts about use of LPG in private 
vehicles; 

(b) whether any proposal is under the consideration 
of the Government to aHow use of LPG In private vehicles; 
and 

(e) if so, the details thereof? 

THE MINISTEA OF PETROlEUM ~NO NATURAL 
GAS AND MINISTER OF PANCHAYATIRAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (e) LPG Is an estab1lshed 
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alternative and aco-friendly fuel for running vehicles. 
Government have already allowed the use of LPG as 
auto fuel as per LPG (Regulation of Use in Motor 
Vehicles) Order, 2001 in all vehicles, including private 
vehicles. As per this Order, the vehicle Is to be fitted 
with a fixed auto LPG tank; replaceable cylinders, being 
unsafe: are not permitted. 

Quality Certificate tor Advertl .. d Products 

517. SHRI G.M. SIDDESWARA: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether it is essential for the products advertised 
through Government controlled media to have product 
quality certificate; 

(b) if not the reasons for the same; 

(c) the steps taken or proposed to be taken for fixing 
criteria for quality certificate for advertised products; and 

(d) the steps being taken by the Union Govemment 
against obscene advertisements? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) to (c) The Press in India Ie free 
from Government control. The Press Council of India (PCI) 
is a statutory authority established for preserving the 
freedom of the Press and for maintaining and improving 
the standards of newspapers and news agencies in India. 
PCI has set norms for Joumallstic Ethics which state 
that newspapers should not publish advertisements 
containing anything unlawful, illegal, contrary to good tsate 
or to joumalistic ethics and propriety. 

As regards the electronic media, Prasar Bharatl, a 
statutory autonomous Corporation, foHows its own code 
for commercial advertising, which contains stringent 
provisions for safeguarding the interest of society In 
general, and consumers in particular. 

Advertisements transmittedlre-transmitted through the 
Cable Television Network are required to adhere to the 
provisions of the Advertising Code prescribed under the 
Cable Television Network Rules, 1994 which inter-alia 
prescribe that advertisements shall conform the laws of 
the country, the product advertised shall not suffer from 
any defect or deficiency as mentioned in the Consumer 
Protection Act 1986. and shall not contain references 

which are likely to lead the public to Infer that the product 
advertised has some miraculous property or quality which 
Is difficult of being proved. 

(d) Press Council of India has set norms for 
Journalistic ethics according to which newspapersljournals 
shall not publish anything that is obscene, vulgar or 
offends public good taste. The PCI also takes cognizance 
suo molo, or looks into specific complaints against 
obscene and vulgar advertisements in print media. 

Doordarshan and All India Radio follow their own 
Codes, which do not allow obscene advertisements. As 
regards private Satellite TV channels, advertisements are 
required to adhere to the Advertising Code prescribed in 
the Cable Rules which intsr-aHa prohibit telecast of any 
advertisement which offends morality, glorifies obscenity, 
has indecent, vulgar or suggestive or offensive themes 
or presents a derogatory image of women. Under Section 
19 of the Cable Act an "Authorized Officer" can take 
action for violation of the Advertising Code. The Central 
Govemment has constituted an inter-ministerial Committee 
under SectIon 20 of the Cable Act to take cognizance 
suo molo or look into specific complaints regarding 
violation of advertising code. 

The Central Board of Film Certification (CBFC) 
certifias films, including that of advertisements for public 
exhibition under the provisions of Section 5(B) of the 
Cinematograph Act, 1952 and the guidelines framed there 
under. While certifying the advertisements It is ensured 
that the advertisements which have any obscenelwlgar 
contents are either refused or certified after deletion of 
such scenes. 

Development of Cooch Behar Airport 

518. SHRI HITEN BARMAN: Will the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether a Central Team has visited the non-
operational Cooch Behar Airport recently; 

(b) if so, the findings of the team in this regard; and 

(c) the time by which the said Airport Is Nkely to 
become operational? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. 
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(b) The infrastructure available at Cooch Behar 
requires major development, repair and renovation, 
obstacles need to be removed and land needs to be 
acquired for operation of ATR-42 type of aircraft. 

(c) The development woJ1( is likely to commence in 
the third quarter of 2005-06 subject to availability of land. 
The execution period is 12 months from the date of 
commencement of work. 

Kashlr Channel 

519. SHRI ABDUL RASHID SHAHEEN: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) the total grants allocated to Kashir Channel for 
telecasting the programmes during each of the last three 
years; 

(b) the· actual expenditure incurred for such 
programmes during the said period; 

(c) whether almost all the artists and skilled workers 
in film making and dependent on Kashlr Channel are 
languishing without any woJ1(, at Srinagar; and 

(d) if so, the steps taken/proposed to be taken to 
provide adequate funds to the Kashir Channel? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) and (b) Presar Sharali have 
furnished the follOWing details:-

(Rs. in crores) 

Year Amount allocated Expenditure incurred 

2002-03 26.15 18.68 

2003-04 32.02 33.52 

2004-05 25.58 14.29 (upto Jan: 05) 

(c) No, Sir. 

(d) Does not arise. 

{Translation! 

TV Serla's on Prominent FreedOm Fighters 

520. SHRI RAMDAS ATHAWALE: WHI the Minister 
of INFORMATION AND BROADCASTING be pleased to 
state: 

(a) the serials based on the lives of the prominent 
freedom fighters produced and telecast by various 
Doordarshan centres during the last three years till date, 
State-wise/DO Centre-wise; 

(b) whether the Government proposes to produce 
and telecast TV serials based on the lives of prominent 
freedom fighters belonging to the tribal communities; and 

(c) if so, the details thereof, State-Wise/DO Centre-
wise? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) to (e) The Information is being 
collected and will be laid on the Table of the House. 

Availability of CNG 

521. SHRI KAILASH MEGHWAL: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether any scheme aimed at ridding of pollution 
caused by the consumption of petrol and diesel in 
transport vehicles is being implemented by the Ministry; 

(b) If so, the details thereof; 

(c) whether adequate quantity of CNG is available 
as per the requirement; 

(d) if not, the quantity available and storage position 
of CNG; and 

(e) the time by which the scheme is likely to be 
implemented throughout the country in accordance with 
the plan? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AiYAR): (a) and (b) The Government had 
announced an Auto Fuel Policy in October, 2003 which 
seeks to control vehicular pollution through changes in 
vehicular technology and fuel quality. The scheme is to 
introduce Sharat Stage-II emission norms for new vehicles 
throughout India and Euro III equivalent emission norms 
for new vehicles in 11 select cities in a phased manner 
starting from April, 2005. DepeFlding upon the availability 
of natural gas, CNG is also being introduced as auto 
fuel in some cities. 

(e) to (e) At present. CNG as auto fuel is being 
supplied in a big way in Delhi and Mumbai where more 
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than 92,000 and 1,40,000 vehicles respectively are running 
on CNG. Full CNG requirement of both Delhi and Mumbal 
is being met. CNG is also being supplied in Surat and 
Baroda in a small way. The introduction of CNG for 
automotive purposes in other cities is dependent on 
creation of adequate pipeline Infrastructure and source of 
gas. With the progressive expansion of gas transmission 
and distribution infrastructure and diversification of gas 
supplies. it is expected that CNG Projects would also 
gradually come up in other cities. 

[English} 

Panchayatl Raj Training Centres 

522. SHRI SHRINIWAS DADASAHEB PATIL: Will the 
Minister of PANCHAYATI RAJ be pleased to state: 

(a) whether the Union Govemment is aware that due 
to inadequate number of Panchayati Raj training Centres, 
the State Governments are facing hardship In imparting 
training to the newly elected members of the local self 
Governments; 

(b) if so, the steps taken/proposed to be taken by 
the Union Government in this regard; 

(c) whether help of Non-Governmental Organisations 
would be taken in imparting training to the newly elected 
members; and 

(d) if so, the details thereot? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) The Ministry of Panchayatl 
Raj extends assistance to States in meeting the challenge 
of imparting training to all the elected representatives and 
official functionaries in an effective, time-bound and 
economical fashion. Currently, the Ministry provides 
assistance to 28 State Institutes of Rural Development 
(SIRDs) and 8B Extension Training Centres (ETCs) 
engaged in imparting training to the elected 
representatives and officials in the States for meeting 
partially their requirement of recurring and non-recurring 
expenditure. The State Governments are also encouraged 
to use all available infrastructure, including network with 
NGOs and other institutions for training. State 
Governments are expected to work towards upgradation 
of quality of training centres at the District, Block and 
village level with a view te meet the requirements of the 
concerned State relating to training of Panchayatl Raj 

representatives. Ministry of Panchayatl Raj also provides 
financial assistance for Research studies to the NGOS/ 
Research Institutions. 

(c) and (d) The seventh Round Tabla of Ministers in 
charge of Panchayati Raj examined In data" all aspects 
of the question of training and drew up by consensus a 
set of 27 action points relating to ·Capacity Building and 
Training". The 27 points may be perused at the Statement. 

Capacity Building & Training 

1. Training and communication ought to reach all 
PRI functionaries and elected representatives, 
namely: 

(i) Gram Panchayat Members, Chairpersons 
and Office bearers, 

(iI) Intermediate Panchayat Members, 
Chairpersons and Office bearers, 

(Iii) District Panchayat Members, Chairpersons 
and Office bearers, 

(iv) All officials concerned at National, State, 
District, Intermediate & Village level; and 

(v) Standing Committee members at all levels. 

2. There should be special effort made towards 
sensitizing the media, political parties, 
representatives in the legislatures, civil society 
organisations and citizens. 

3. There must be special campaigns for mobilization 
of Gram Sabha members. 

4. There must, be special training for women, SCI 
ST representatives as well as first time entrants 
into the panchayat system within 3 months of 
their entry. 

5. Training for PESA areas should be designed so 
as to have regard to the cultural traditions and 
special needs of tribal people. 

6. Training and communication should not be 
viewed as a single one-time intervention but 
should be continuous, ongoing process leading 
to enhanced sense of self esteem and 
confidence. Training cover both the "before" and 
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"after" election periods. Initial training and 
communication' should reach all elected 
representatives within one year. 

7. For those Panchayat members who need it, a 
functional literacy training course should be 
undertaken immediately after their elections. 

8. The panchayats should be encouraged to have 
a sense of ownership of the training programmes 
and play a major role in designing content and 
mechanisms of training. To this end, there must 
be representation for Panchayat members in the 
govemlng boards of training institutions that cater 
to their needs. 

9. Content of training should press on strategic and 
technical aspects and should be based on a 
systematic Training Needs Analysis arrived at 
through multi-stakeholders consultative 
workshops, which would precede the design of 
training modules and materials. 

1 O. There should be a minimum core curriculum that 
is common across the States adapting to suit 
local contexts. Core curriculum should Include: 

(i) Vision on purna swaraj through Gram 
swaraj, 

(ii) Principles of secularism, equality and human 
rights emanating from the ConstiMlon of 
India, 

(iii) Gender equity and social justice; 

(iv) Status of human development, 

(v) Poverty alleviation; 

(vi) PartiCipatory planning, implementation and 
monitonng; 

(vii) Right to infonnation and transparency; 

(viii) Social Audit; and 

(ix) Rules and regulations covoring Panchayati 
Raj. 

11. Overall perspective of training must reinforce 
issues of social equity, gender sensitivity and 
justice among all participants in the process of 
governance through Panchayatl.Raj, including all 
levels of the bureaucracy. 

12. Thematic cuniculum should include: 

(i) Human Resource Management, 

to OUesflons 308 

(Ii) Natural Resources Management, 

(ill) Disaster Management, 

(iv) Financial Management, including own 
resource management and accounting, and 

(v) Sectoral approaches into providing basic 
human needs. 

13. Training strategy should be inclusive, participative 
and interactive and a composite mix of various 
interventions: 

(i) Face-to-face participatory training; 

(Ii) Exposure visits; 

(iii) Peer traininglleaming; 

(iv) Satellite training; and 

(v) Radiolcassetteslfilms; 

(vi) Traditional means of communication; 

(vii) Newsletters, updates and digests of replies 
to Frequently Asked Questions; and 

(viii) Resource. centres and Help Desks for 
Panchayats. 

14. Training content and processes should be 
relevant to the ground reality of elected 
representatives. It should continue to develop 
and evolve based on feedback and impact 
assessment. Training should become a two way 
process so that feedback can help in refonning 
the content and process of training, as also 
result in systemic changes In panchayat and 
govemment functioning. 

15. State should move towards fonnatlon of training 
networks and collectives to share experiences, 
leam from each other, and access material from 
each other. States should also institutionalize 
collaboration with Community based 
organisations at the State, District, and Block 
level. 

16. Training should inspite elected representatives 
to fonn federations or collectives and facilitate 
them to voice their dem\lnds for genuine 
devolution and development. 

17. Trained members should be encouraged to 
become reSOUrce persons for further training of 



309 Wlitttln Answers PHALGUNA 18, 1926 (Saks) to OusstiohS 310 

panchayat representatives Peer to peer leaming. 
both within and outside the state through regional 
or national tie ups should be encouraged and 
supported. 

18. Training should include exposure to best 
practices through visits to other Panchayats. 

19. All open universities may tie up with IGNOU 
and build linkages with the SIRDs and other 
like institutions engaged in training and capacity 
building. 

20. Training programmes shall be designed 
especially for the secretarial and technical staff 
working with Panchayats through institutions such 
as IGNOU. Such training programmes should 
I~ad to formal certification on achieving 
prescribed standards of learning. 

21. Education in democracy and the constitutional 
role of panchayats as institutions of local self· 
government should be made part of school 
curricula. 

22. It shall be the endeavour of the Central 
Govemment to provide in as short a time as 
possible a panchayat capacity building fund 
through the Ministry of Panchayati Raj, which 
could include a certain percentage of central 
transfers specially earmarked for that purpose: 
Similarly, State Governments should also create 
a Panchayat Capacity Building Fund for periodic 
training. 

23. There should a national perspective plan on 
decentralized training and capacity building for 
all PRI functionaries with specific objectives 
timeframe and resources. 

24. States can benefit by the use of pedagogy and 
training techniques with information accessible 
to all. The Ministry of Panchayati Raj could 
develop a repository of training programmes, 
including training resources and manuals 
developed by the Commonwealth. Development 
of master modules in training in issues of 
gender, poverty, mass communication etc. could 
also be developed. 

25. Independent training impact assessment studies 
should be periodically undertaken to assess the 
outcomes of training and inform emerging needs 
for follow up. 

26. States shall work towards upgradation of training 
centres, such as SIRDs, and extension training 
centres at the district, block level and below. 

27. With respect to the training needs of Panchayat 
members from the Union territories and States 
with Sixth Schedule areas, the Goverrwnent of 
India would identify as SIRD or a group of 
institutions that could undertake the training. 

Reserv.tlon for Economically B.ckward CI..... In 
Government Job. 

523. SHRIMATI MANEKA GANDHI: 
SHRI GURUDAS KAMAT: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to refer to Unstarred 
Ouestion No. 1 192 dated July 15, 2004 regarding Review 
of Commission's Working for Reservation to EBCs and 
state: 

(a) whether the Commission to provide reservation 
quota in Government jobs for the people belonging to 
Economically Backward Classes not covered by the 
existing Reservation Policy is being reconstituted; 

(b) if so, the details thereof and the time by which 
the said Commission is likely to submit Its report; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTiCE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JEGADEESAN): (a) to (c) Yes, Sir. The 
Commission will consist of a Chairperson, one member 
and one Member·Secretary. The Commission should 
submit its report within 6 months from the date of 
appointment of Chairperson. 

Folk Cultural Mu •• um In Keral. 

524. SHRI LONAPPAN NAMBADAN: Will the Minister 
of CULTURE be pleased to state: 

(8) whether the Kerala Folklore Academy has 
submitted a proposal with the recommendation of Kerala 
Govemment for setting up a folk cultural musoum in 
Kerala; 

(b) if so, the details thereof; and 
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(c) the action taken by the Govemment thereon? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIP/,L REDDY): (a) to (c) The proposal of the Kerala 
Folklore Academy for setting up a folk cultural museum 
was received in this Ministry and was placed before the 
Expert Committee constituted under the scheme of 
'Promotion & Strengthening of Regional & Local Museums' 
111 Its meeting held on 31.08.2004. The proposal was not 
r[")commended by the Expert Committee as setting up of 
;1 Museum IS not covered under this scheme. 

Damage to Amlr Khusru's Dargah 

525. SHRI SURESH KURUP: Will the Minister of 
CUL TURE be pleased to state: 

(a) whether the Government has conducted any 
(,11'lIJiry into the security lapses that led to damage of 
Arnir Khusru's Dargah at Delhi; 

(h) If so, the findings thereof; 

(c) the action taken thereon; 

(d) whether the Government has any plan to prevent 
tile recurrence of such type of incidents; and 

(e) if so, the details thereof and the initiative taken 
by the Government in this regard? 

T HE MINISTER OF INFORMATION AND 
8ROADCASTING AND MINISTER OF CULTURE (SHRI 
::>. ,JAIPAL REDDY): (a) to (e) An enquiry into the incident 
LIt All1ir Khusru's Dargah at Delhi was conducted by the 
Oclhi Circle of the Archaeological Survey of India. The 
enquiry has revealed that the damage was caused in the 
morning hours when other devotees and priests were 
offering prayers by a pilgrim who was not mentally sound. 
The enquiry has not revealed any security lapse. 

(Translation! 

Nanglol Railway Station 

526. SHRI SAJJAN KUMAR: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether there is any scheme to convert the 
Nangloi Railway Station of Outer Delhi into a Model 
Station and provide it with suburban facilities; 

. 
(b) if so. the details thereof; and 

(c) the time by which development work is likely to 
be carried out and facilities would be avaHabIe? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) Nangloi Railway 
Station is one of the Model Station for the purpose of 
providing upgraded passenger amenities. Wor1<s that have 
been planned for the station include construction of new 
station building, developmp~~ ut circulating area, extension 
of platform for acco, nmodating 24 coach trains etc. These 
works will be completed in due course subject to 
availability of funds. 

{English] 

Development of Devanahally Airport 

527. SHRI M. SHIVANNA: Will the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether Agreements/Memorandum of 
Understanding have been signed for the construction of 
Devanahally International Airport near Bangalore; 

(b) if so, whether the Government of Kamataka has 
also agreed to provide assistance for execution of the 
project; 

(c) if so, the details thereof; 

(d) the total estimated cost of this project; and 

(e) the steps taken/proposed to be taken by the 
Government to take up the project at the earliest? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Concession 
Agreement, Shareholders Agreement, State Govemment 
Support Agreement, State Support Agreement and Land 
Lease Agreement have been signed and executed. The 
communication, Navigation & Surveillance/Air Traffic 
Management (CNs/ATM) Agreement has been approved 
by Airports Authority of India for execution. 

(b) and (c) Yes, Sir. The assistance provided by 
Government of Karnataka are (i) Rs. 350 crores interest 
free financial support, (ii) 4000 acres of land at a token 
rent of Rs. 1/· for the entire land till commencement of 
operations, (iii) Exemption of Property Tax for five years, 
(iv) Exemption of Stamp Duty on land lease deed, 
(v) Exemption of road cess and EntrY Tax for goods or 
construction purposes, (vi) provision of infrastructure like 
water. power at the site etc. 
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(d) The estimated cost of the project is As. 1400 
croras. 

(e) Government has taken necessary steps to ensure 
that the financial closure is achieved by Bangalore 
International A~ort Ltd. at the earliest. 

Dismantling of Safdarjung Airport 

528. f)HRI SHRIPAD YESSO NAIK: 
DR. M. JAGANNATH: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Govemment has taken decision to 
dismantle the Safdarjung Airport in Delhi; 

(b) if so, the details thereof; and 

(c) the plan chalked out by the Government to use 
the Airport land? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PAAFUl PATEL): (a) No, Sir. 

(b) Does not arise. 

(c) Sardarjung Airport Is being used for WIP, VIP 
flights and other aviation related activities. 

(Translation} 

Manning of Sahnl-Devara Cro.slng 

529. SHAI BAAJESH PATHAK: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Government Is contemplating to man! 
open the ablmdoned Sahni-Devara crossing between 
Kinara and Magarwara station vis Kanpur Bridge on 
Kanpur-Lucknow section and the railway crossing under 
the overbridge near Unnao railway station on Lucknow-
Kanpur Hail route .for 24 hours; 

(b) whether the Union Government has received any 
requests from public representatives in this regard; 

(c) if so, the details thereof; and 

(d) the action taken or being taken by the 
Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Level croeslng No. 39, 
commonly called Sahni-Devara crossing location between 
KanPl:lr Bridge left bank station (popularly known as 
Kinara) and Magarwara station is open for 24 hours. 
However, level crossing No. 33 at Unnao Road Over 
Bridge, has been closed as a Road Over Bridge has 
been constl'Ucted on cost sharing basis In lieu of the 
level crossing with the State Government. 

(b) to (d) Yes, Sir. An Hon'ble Member of Parliament 
has addressed Hon'bla Minister of Railways regarding 
reopening of level crossing No. 33 and . round the clock 
manning of level crOSSing No. 39. Whereas level crossing 
No. 39 is already manned for 24 hours, re-opening of 
level crossing No. 33 is not desirable as the same was 
closed as per standard condition of agreement for 
construction of Road Over-Bridges in lieu of busy level 
crossing on cost sharing basis. 

(English} 

Recruitments In Army 

530. SHRI MADAN LAL SHARMA: Will the Minister 
of DEFENCE be pleased to state: 

(a) the current percentage of recrultable male 
population of Jammu & Kashmir for recruitment to the 
Army; 

(b) the intake in the Army from the State during 
2003 and 2004; 

(c) whether any specific recruitment drives were 
launched for intake of Jawans in the Army from the State; 
and 

(d) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) The Recrultable Male Population (RMP) 
factor of Jammu & Kashmir based on 2001 decadal 
census is 1 % of the total RMP factor of the country. 

(b) The intake in the Army from Jammu & Kashmir 
in the year 2002-2003 and 2003-2004 was 4266 and 
3261 resper:tively. 

(c) and (d) Recruitment in the Army i, conducted 
through open rally system covering all districts of the 
country Including Jammu & Kashmir at least once in a 
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year. Every male citizen of the country Irrespective of 
their caste, cI;.·c;s, creed, religion and region is eligible for 
recruitment in the Army, provided he meets t~e physical, 
educational, medical and other laid down criteria. 

Timings of FM Band In Perlyakulam 

531. SHRI J.M. AARON RASHID: Win the Minister 
of INFORMATION AND BROADCASTING be pleased to 
,;1 'ltO: 

(a) whether the Government is aware that in 
Periyakulam, FM band is broadcasted only from 5.50 A.M. 
In C.OO P.M.; 

(b) whether the Government has received requests 
from changing the timings from 6.00 A.M. to 10.00 P.M.; 

(r,) If so, the details thereof; and 

(d) the action taken by the Government thereon? 

THf MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) to (d) The transmission, which 
was for lunited hours, has been extended from 5.50 A.M. 
to 6 P.M. There has been demand to extend the 
transmission hours from listeners. The request could not 
he considered favourably owing to financial and staff 
constraints. 

Fuel Marketing Policy 

532. SHRI UDAY SINGH: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Government has recently rapped the 
oil companies for abdicating their responsibility of 
distribution of LPG and kerosene and called for developing 
a parallel market to reduce the price differential between 
the open market and subsidised product prices; 

(b) if so, whether the Government propose to 
announce a clear cut fuel marketing policy for oil 
companies; and 

(c) if so, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 

SHANKAR AIYAR): (a) to (c) Some State Governments 
have expressed reservations about sale of non-PDS 
keorsene through the existing network of SKO dealers. 
Therefore, in order to ensure easy availability, the 
Government has advised the Public Sector 011 Marketing 
Companies (OMCs) to consider creation of a separate 
network for marketing free-sale kerosene. 

Similarly, MIs. Oil and Natural Gas Corporation 
(ONGC), MIs. Gas Authority of India Limited (GAIL) and 
MIs. Reliance Industries limited (RIL) have also been 
authorised to sell surplus LPG directly or through parallel 
marketeers in the country, after meeting the domestic 
requirement. Govemment have also authorised these three 
companies to sell their indigenously produced LPG with 
effect from 01.04.2006 subject to condition that bulk sale 
WOUld not exceed 20% of their total sale. 

Agreement between India and China 

533. SHRi NIKHIL KUMAR: 
SHRI ADHIR CHOWDHURY: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether India and China have recently agreed 
for cooperation in oil and gas sector; 

(b) if so, the details thereof; 

(c) whether a task force has been set up to identify 
specific areas where both the countries can collaborate 
in the hydrocarbons sectors; and 

(d) if so, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (d) Looking to the vast 
possibilities in forging alliances with Chinese 011 companies 
in seeking acreages in third countries and bilateral 
cooperation in other areas of the hydrocarbon sector, the 
national oil companies of India and China keep in touch 
with each other on a case to case basis. Although, no 
agreement has been signed between India and China in 
the area of cooperation in hydrocarbons, a joint Task 
Force of the Ministers of External Affairs and Petroleum 
& Natural Gas has been established to examine the 
prospects for Sino-Indian cooperation in the hydrocarbons 
sector. 
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(Trans/ation) 

Programmes of Regional LanguagH 

534. SHRI CHANDRABHAN SINGH: Will the Minister 
of INFORMATION AND BROADCASTING be pleased to 
state: 

(a) the number of DoordarshanlAIR Centres set up 
by the Government during the last three years; 

(b) whether priority is being accorded to the regional 
languages programmes by DD/AIR; 

(c) if so, the details thereof alongwlth average time 
period of regional languages programmes, State-wise; 

(d) whether the Govemment is conSidering to enhance 
1 he broadcastingltelecasting timings and for showing more 
rrogrammes in regional language in Madhya Pradesh; 
and 

(e) if so, the details thereof? 

THE MINISTER OF INFORMATION AND 
RROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) Seven AIR stations and two 
Doordarshan studios have been commissioned during the 
lo1S1 three years. 

(b) and (c) Yes, Sir. The time band of 3.00 PM to 
8 PM daily on 00-1 is earmarked for the telecast of 
regional programmes in the terrestrial mode. The 
programme output of Doordarshan's 11 Regional 
Language Satellite Channels ranges between 102-168 
hours per week and of the 10 State Networks between 
10-35 hours per week. As regards AIR, around 90% of 
programmes are broadcast in the regional languages and 
local dialects spoken in that region. 

(d) No, Sir. 

(e) Does not arise. 

(English) 

Transfer of Funds 

535. SHRI SARBANANDA SONOWAL: Will the 
Minister of PANCHAYATI RAJ be pleased to state: 

(a) whether the Ministry of Panchayati Raj has urged 
the Ministry of Power to transfer the funds released under 

the accelerated power reforms and development 
programme schemes for empowering Panchayati Raj 
Institutions to undertake rural electrification including 
distribution of electriCity; 

(b) if so, the details thereof; 

(c) the response of the Ministry of Power thereto; 
and 

(d) the total funds so far distributed and utilized by 
the Panchayati Raj Institutions in implementing the 
production and distribution of electricity? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (d) Rural Electrification including 
distribution of energy is a matter listed in the Eleventh 
Schedule of the Constitution, which has been assigned 
to the Panchayats. The Ministry of Power has In its 
scheme of Rural Electricity Infrastructure and Household 
Electrification proposed to aesociate the Panchayati Raj 
Institutions in the management of rural electricity 
distribution through franchisees. Moreover the question of 
independent power producers associating panchayats in 
their enterprises especially for small scale power 
generation for local use and sale of surplus to State 
Electricity Boards is being pursued in the context of the 
Prime Minister's proposal to promote Rural Business Hubs 
through the Panchayati Raj Institutions. A summary of 
the presentation made on the occasion of the National 
Presentation to representatives of the Panchayatl Raj 
Institutions may be seen in the enclosed Statement. 

StIt~m~nl 

PlenaI}' Ssssion-/l on ·Power for 
Rural Business Hubs" 

Rural electrification is necessary in a big way to uplift 
rural India & realize the 8% GOP growth of the country. 
Presently 1,25,000 villages and 55% households in India 
do not have access to electricity. The electrification would 
have several benefits like employment opportunities, 
increase in agriculture activities, good quality of life, 
improve health facilities and setting up of education 
Institutes for the youths etc. To undertake electrification 
at rural level a partnership approach with Panchayati Raj 
Institutions (PRls) could be a win-win situation for the 
country. 



319 Wntlsn AnsWtlfS MARCH 9, 2005 toQ~ 320 

Rural electrification is as necessary as freedom and 
right of living. Electrification can help in creation of 
employment opportunities and would uplift the standard 
of living for rural people and would thus curtail the mass 
immigration from rural to urban India. In this context, the 
Hon'ble President of India Dr. A.P.J. Abdul Kalam has 
already promoted the concept of PURA ':8. Providing 
Urban Amenities in Rural Areas with special priority to 
North East special category and backward states. This 
scheme needs to be expeditiously implemented at the 
village level with participation from corporates, people at 
village level and PRls. 

The Ministry of Non-Conventional Energy Sources and 
the Ministry of Power at central level have initiated various 
schemes and necessary policy framework to achieve rural 
electrification with participation of PRls. 

For energy and efTIoloyment at rural villages Jatropha 
plantation holds huge opportunities. The Jatropha seeds 
are converted to bio diesel through the process of trans-
electrification. the biodiesel thus produce can be used for 
power generation and could also be used as fuel in buses, 
trucks, tractors, water p!.lmps and DG sets. The rural 
population can plant Jatropha at cost of Rs. 20,000 per 
hectare and to produce 2.62 MMT of biodiesel by 2007 
with a potential to create almost 2.2 million job 
opportunities in rural India. 

Use of biomass like husk, stalks, forest plantation, 
Jatropha, Cattle dung, Mahua etc. holds good promise 
as means of power generation in the villages. Bio-mass 
gasification is the most promiSing technology for 
generating heat and gas which could be used for rural 
industry and for electrification requirements. 

The cost of power is low and could be easily 
affordable to the villages. Rural industry in the Sta\es 
Sikkim. Karnataka. AP. and Punjab are already practicing 
the use of biomass gasifier leading to substantial cost 
saving and self-reliance. The few issues which need to 
be addressed to make biomass power generation to be 
adopted at the village level include rising of electricity, 
sustainable biomass supply, role of PRls in management 
ownership and sustainenance of such projects. 

The Oil and Natural Gas Corporation has taken 
strategic decision to utilize several on shore and off shqre 
isolated gaswells to generate power using decentralized 
power generation technology t~ generate power for various 

applications at rural level. Recognizing its social 
responsibility, the ONGC has launched ONGC pura. The 
ONGC pura will operate to a trust model, which would 
need help from State, Local, and Central Govemment to 
establish sustainable projects at the rural level. The 
corporation has already tied up with partners like 
NABARD, TERI, Wartsila as its partner in the process. It 
is estimated that a total of 141 MW of power could be 
generated at less than Rs. 2.5 per kwh and will have 
several benefits for the villagers. 

The IPPAI has taken the mission of creating one 
lakh sustainable electricity utilities by empowering PRls. 
Presently in India the situation of supply continuously 
lagging demand is persisting. In this scenario, the rural 
India can joins hands to establish power goneration 
capacity to meet electricity requirements of the viHages. 
It is estimated that If each PRI sets up O.S MW power 
generation facility a total installed capacity of 1.25,00 Wt/ 
can be established across the country. These facilities 
can be a good opportunity for PRls to earn revenue 
from sale of power and create jobs at local levels. IPPAI 
has recommended setting up of 10 to 15 demonstration 
projects spread across the country to showcase the 
proposed model to PRls. 

Petro-Chemical Plant at Paradlp 

536. SHRI JUAL ORAM; Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether there is any proposal to set up a new 
petro chemical plant at Paradip; 

(b) if so, the details alongwith the estimated cost 
and the capacity of the plant; and 

(c) the time by which it is likely to be set up? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (c) IOCL have entered into an 
MoU with the Govemment of Orissa on 16.2.2004 to set 
up a greenfield refinery at Paradip. In order to Improve 
the economic viability of the project, the techno-economic 
feasibility of converting this refinery into an integrated 
refinery-cum-petrochemical complex is being examined. 
The detailed feasibility report for the project is expected 
to be completed by August, 2005. 
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(Translation] 

Installation of TV Transmitters In 
Himachal Prade'" 

537. SHRIMATI PRATIBHA SINGH: Will the Minister 
of INFORMATION AND BROADCASTING be pleased to 
stale: 

(a) whether after conducting a survey in Himachal 
Pradesh, the Ministry has sanctioned setting up of 20 
VLPT, LPT and HPT during Ninth Five Year Plan whereas 
out of it work is in progress only on 10 transmitters and 
for installation of remaining 10 transmitters and converting 
VLPT into LPT the Director, Information and Public 
Relations, Himachal Pradesh had requested Director 
General, Doordarshan, Mandi House in this regard; 

(b) if so, the further action taken by the Govemment 
with regard thereto alongwith reasons for its pendency till 
date; and 

(c) the places where towers are prop08ed to be 
installed in Himachal Pradesh during Tenth Five Year 
Plan alongwlth the numbers thereof and number of towers 
installed so far? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) and (b) Prasar Bharati has 
informed that all the 22 Transmitters targeted for 
installation in Himachal Pradesh as part of the 9th Plan 
have since been commissioned. The request made on 
behalf of the Government of Himachal Pradesh for 
upgradation of VLPTs to LPTs cannot be acceded to in 
the absence of any approved scheme for this purpose. 
Action is, however, underway to provide an auto change 
facility at the VLPTs in Himachal Pradesh during 2005-
06 10 enable relay of the regional service of DDK, Shlmla. 

(c) Tower for HPT at Dharamsala is under 
implementation. Tower for VLPTs at Chairgaon, Kaja and 
Phooladhar have already been commissioned. 

(English] 

Implementation of Schemes for Disabled 

538. SHRI RAVICHANDRAN SIPPIPARAI: Will the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state: 

(a) whether the Govemment is aware of the neglected 
condition of disabled as appeared in TIIT1I!JS oIlndi11, dated 
February OS, 2005; 

(b) if so, the facts thereof; 

(c) the reaction of the Government thereto; and 

(d) the specific measures the Government proposes 
to take to rectify the glaring omissions in preparation of 
data and implementation of schemes for the disabled? 

THE MINISTER OF STATt= IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JEGADEESAN): (a) to (d) Facts on the 
specific issues raised in the press clipping titled YDisabled 
are the moat neglected Report" appeared in Times of 
India, dated 8.2.2005 are given below: 

(i) The utilization of funds is measured as difference 
in Revised Estimates and actual expenditure. 
Thus, the unspent amount for disability sector 
for the 9th Plan was Rs. 35.07 crores and not 
Rs. 197.89 crores as reported. Further, for the 
schemes arising out of implementation of 
Persons with Disabilities Act, the unspent amount 
was Rs. 10.88 crores and not Rs. 16.21 crores 
and for the Office of Chief Commissioner for 
Persons with Disabilities (CCD), Rs. 1.56 crores 
and not Rs. 5.99 crores. Major reasons for non-
utilisation of funds were: 

(a) State Governments took time to formulate 
projects and set up mechani8m for 
implementation. 

(b) The office of CCD could be set up only by the 
middle of the 9th Plan due to administrative 
procedure Involved in getting required clearances! 
approvals. 

(II) Under Sarva Shlk8ha Abhlyan (SSA), 15.93 lakh 
children with disabilities of elementary school· 
going age group were identified in the country 
in 2004-05 of whom 10.77 lakh children had 
been enrolled in elementary schools. 

(iii) According to the latest information available, the 
status of reservation against identified posts for 
persons with disabilities is given below: 
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(As on 1.1.2000) 

Group Total strangth 
of the cadre 

Number of No .. of persons % w,r.l identified 
posts nf Posts posts in with disabilities 

identified actually 
category employed 

A 57,643 4,305 134 

B 73,851 4,652 205 

c 16,07,243 1,67,863 6,307 

3.07 

4.41 

3.76 

D 9,60,025 1,04,578 3,329 3.18 

Totnl 26,98,762 2,81,398 9,975 3.60 

(iv) All the Central Ministries/Departments have been 
requested to incorporate essential information on 
disability Issues in their annual reports. 

Private Sector Participation In Railways 

539. SHRI ADHIR CHOWDHURY: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Government has been actively 
considering to bring amendments to the Railways Act to 
involve more private sector participation; 

(b) if so, the details thereof; 

(c) whether the Government proposes to ensure that 
private sector partiCipation is not going to affect the 
Railways adversely; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir, 

(b) Does not arise. 

(c) and (d) Yes, Sir. Adequate safeguards are 
provided in project-related agreements to ensure safe and 
adequate maintenance and operation of the system. 

Construction of Bunkers on LoC by Pakistan 

540. SHRI SUGRIB SINGH: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether the Pakistan has constructed new bunkers 
along thG LoC durinp the course of ceaseflre agreement; 

(b) If so, the details In this regard; and 

(c) the action taken by the Govemment In this regard? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) and (b) Since November 2003 when 
the cease-fire became effective, Pakistan Is reported to 
have constructed bunkers and improvedlstrengthened the 
existing defences loan the Line of Control Uri, Tangdhar, 
Batalik, Kargil and Naoshera sectors. 

(c) Construction and improvement of defences is an 
on going process. Any significant construction activity by 
Pakistan close to the Line of ControVlntemational Border 
is being objected to, and resolved in local flag meetings 
or through Director Generals of Military Operati!;,n talks. 
Pakistan activities are being monitored and suitable military 
measures are taken to deny advantage to the adversary. 

[Translation] 

Position of Rail Linea of Madhya Prade.h 

541. SHRI KRISHNA MURARI MOGHE: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Government of Madhya Pradesh has 
sent proposals for completing Maksi-Devas rail line, linking 
the Lalitpur-Singrauli line to Tikamgarh and Panna and a 
third rail line between Jhansi and Bhopal; 

(b) if so, the action being taken on these proposals; 
and 

\ 
(c) the time by which the work on these projects Is 

likely to be completed? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

(c) Dewvs-Maksi line was commissioned on 31.01.03 
and the construction of Lalitpur-Satna-Rewa-Singrauli new 
line via Tikamgarh and Panna is in progress and will be 
completed in the coming years as per availability of 
resources. 

(English} 

New Railway Station at Bhlmbaltka 

542. SHRI VIJAY KUMAR KHANDELWAL: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Madhya Pradesh Govemment has 
sent a proposal to the Union Govemment for construction 
of a new railway station at Bhlmbaitka and naming it as 
"Dr. B.S. Bakarkar"; 

(b) if so, the action taken by the Union Govemment 
thereon; and 

(c) the time by which the station is likely to be 
constructed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHAI R. VELU): (a) Yes, Sir. 

(b) and (c) The proposal is under examination. 

Creation of Petro India 

543. SHAI GUAUDAS KAMAT: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether there is any proposal to create 'Petro 
India'; 

(b) if so, the details thereof; and 

(c) the terms and conditions of this new company 
proposed to be set up? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (c) No proposal to create ·Petro 
India" is at present under consideration of the 
Government. However, Government have sst up an 
Advisory Committee on 17.1.2005 with the terms of 

reference of examining the core competence of the public 
sector undertakings in the petroleum and natural gas 
sector of IndIa to assess their competitiveness in the 
evolving domestic and Intemational scenario, analyzing 
the various options of leveraging their strengths to 
optimally fulfil their required contribution to the national 
objectives of energy security, accelerated growth, 
sustained development and social objectives of 
Govemment policy. The Advisory Committee Is enjoined 
to make recommendations on identifying the most 
appropriate structure of the 011 public sector undertakings 
to secure these ends. 

The Advisory Committee is holding deliberations. 

[Translation} 

Renoyatlon of Railway Stiltion. In U.P. 

544. SHRI MUNAWAR HASSAN: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the names of railway stations In Uttar Pradesh 
where the work relating to expansion and renoYation has 
been started during 2003-04 and 2004-05 and the amount 
spent thereon, Station-wise; 

(b) whether the work relating to renovation has been 
completed; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) A statement is 
enclosed. 

SlIIt"",,,nt 

(a) to (c) The names of stations in Uttar Pradesh 
where works relating to expansion and renovation have 
been sanctioned during 2003-04 and 2004-05 are as 
follows:-

Acharya Narenderdev Nagar 

Adhyatmic Nagar 

Agra 

Aishbagh 

Ajgaln 

Akbarganj 
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Alamnagar 

Aligarh 

Allahabad 

Amausi 

Amethi 

An)ni Shahbad 

Antu 

Ayodhaya 

Babatpur 

Babina 

Babrala 

Badshahpur 

Banda 

Bani 

Banthara 

Barabanki 

Baral 

Bareilly 

Baryaram 

Basti 

Behtagokul 

Belharghat 

Belthra Road 

Bhadohi 

Bhatni 

Bhimsen 

Bhitora 

Bhuteshwar 

Bighapur 

Bilwai 

Birapatti 

Brindavan Road 

Bulandshahar 
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Chandrauli 

Chaprawat Halt 

Charbagh 

Chhata 

Chhaukhandi 

Chilbita 

Chltra Koot Dham Karvi 

Chopan 

Clutterbuckganj 

Dalmau 

Dandupur 

Dariyabagh 

Daana 

Etawah 

Faizabad 

Fatehpur Sikri 

Fursatganj 

Gangaganj 

Garh Mulcteshwar 

Garhl Manlkpur 

Gaura 

Gauriganj 

Gomtinagar 

Gulaothi 

Hafizpur 

Haldergarh 

Hapur 

Harauni 

Harchandpur 

Hardoi 

Harpal Ganj 

lradatganj 

Jageshwar Ganj 
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Jais 

Jaitlpur 

Jakhania 

.Jalalganj 

Jalalpur Dhai 

Jaunpur 

Jaunpur City 

Jhangai 

Jhansi 

Kanpur 

Kapsethi 

Kashi 

Kasrak 

Kastlakasmabad Halt 

Khajraha 

Khalispur 

Khorasan Road 

Koiripur 

Kunda Hamam Ganj 

Kundanganj 

Kusumbhi 

Lachmanpur 

Lar Road 

Lalitpur 

Lambhua 

Lucknow 

Mahirawan 

Mahoba 

Malihabad 

Manikala Halt 

Manikpur 

Mariahu 

Markundi 

PHALGUNA 18, 1928 (Saks) 

Mathura 

Meerut Cantt. 

Mehraull 

Misarauti 

Mondh 

Moradabad 

Nagaria Sadat 

Najibabad 

Nigohan 

Nihalgarh 

Orai 

Parsand 

Parsipur 

Partapgarh 

Paryawankalan Kakar Road 

Patranga 

Pilkhua 

Pilkhani 

Piparaend 

Pratapgarh 

Prayag 

PrithviganJ 

Puranpur 

Raghaul 

Rai Bareilly 

Raja Ki Mandl 

Raja Ka Sahaspur 

Rajghat 

Ram Chaura Road 

Rampur 

Rawatpur & Badshahnagar 

Rupamau 

Sandlla 

330 
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Saraichandi 

Saraikansrai 

Sarkoni 

Sarsawa 

Sewapuri 

Shahjahanpur 

Sharanpur 

Sharma Halt 

Shivnagar 

Shivpur 

Sindurwa 

Sitapur Cantt. 

Sonik 

Srikrlshan Nagar 

Sultanpur 

Suremanpur 

Suryawan 

Suwansa 

Takaia 

Talbehat 

Tilhar 

Tikariya 

Tirlochan Mahadev 

Tundla 

Ugrasainpur 

Unchahar 

Unnao 

Varanasi 

Yamuna Bridge 

Yusufpur 

Billi 

Wyndhamganj 
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Station-wise expenditure is not maintained as many 
work(s) are sanctioned for a group of stations. The total 
expenditure Incurred In respect of these stations during 
2003-04 was Rs. 6.38 crore and expenditure during 2004· 
05 is expected to be Rs. 17.49 crore. Works at 41 stations 
have been completed out of the above. Progress of 
remaining works is in different stages. The works are 
taking their scheduled time of construction and there is 
no delay. 

[English} 

Land·Losers of Goa 

545. SHRI ALEMAO CHURCHILL: Will the Minister 
of RAILWAYS be pleased to state: 

(a) the number of land-losers of Goa due to execution 
of Konkan Railway project; 

(b) the number out of them have been provided with 
the jobs; and 

(c) the number of persons provided the stalls at the 
Railway stations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) There are around 10,068 
land-losers in Goa. 

(b) 138 

(c) 12 

Refinery at Bhatlnda 

546. SHRI NAVJOT SINGH SIDHU: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the commissioning of refinery at Bhatinda 
has been delayed; 

(b) H so, the reasons therefor; 

• (c) the time by which it is likely to be completed! 
commissioned; and 

(d) what will be the cost overrun and time overrun of 
the project? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
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SHANKAR AIYAR): (a) and (b) The refinery project at 
Bhatinda (Punjab) was to be set up by Hlndustan 
Petroleum Corporation Limited (HPCl) keeping In view 
the incentives granted by Government of Punjab (GoP) 
to the project. In respect ot these incentives, HPCL had 
sought a Deed of Assurance (DoA) from the State 
Government. The work on the project was kept on hold 
as the conclusion of DoA was awaited. GoP have now 
agreed to grant the incentives in a mutually acceptable 
form. Accordingly, HPCl intend to take up the refinery 
project on formally concluding the DoA with GoP. 

(c) The refinery is likely to be commissioned in 2009. 

(d) While there will be no cost overrun, the refinery 
as of now has been delayed by more than two years. 

Surrender of Militants 

547. SHRI D. VinAL RAO: Will the Minister of 
DEFENCE be pleased to state: 

(a) the nurnber of Militants operating in J&K Region 
surrendered during the last one year; 

(b) whether the fake surrender were taken place in 
J&K as reported in the Hindustan Times dated January 
9. 2005; 

(c) if so, the facts thereof; and 

(d) the steps taken by the Govemment to check 
such incidents in future? . 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) A total of 137 terrorists are reported 
to have surrendered during the year 2004. 

(b) and (c) The enquiry conducted by the State 
Government of Jammu & Kashmir revealed that some 
youths were lured by three suspected persons promising 
them jobs and financial help. The surrenderees were given 
fake names of active terrorists and missing persons 
believed to be in Pakistan occupied KashmirlPakistan 
presently. All the three accused who misled these youth 
have been arrested. 

(d) The Surrender Policy announced by the State 
Govemment of Jammu & Kashmir provides for acceptance 
of surrenderees only after the antecedents of surrenderees 
are verified by the J&K police. The rehabilitation package 
is given to the surrenderees· only on receipt of such 

confinnation. This procedure ensures that only genuine 
surrenders are accepted. 

Inclu.lon of Malull Island In World Heritage Sit •• 

548. DR. ARUN KUMAR SARMA: Will the Minister 
of CULTURE be pleased to state: 

(a) whether the Union Government has nominated 
Majuli Island for Inscription as World Heritage Site for 
2006 under cultural category; 

(b) if so, the details thereof; 

(c) whether a legislation for protection of the cultural 
values of Majuli Island is being considered by Government 
of Assam in consultation with ASI; and 

(d) if 80, the time by which it is likely to be finalised? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) and (b) Yes, Sir. The nomination 
dossier for Majuli Island in Assam a8 a World Heritage 
Site under Cultural category for the year 2006 has been 
submitted to the World Heritage Centre of the UNESCO. 

(c) and (d) Yes, Sir. The Govemment of Assam is 
considering to place a draft bill on Majuli Island in the 
ensuing Budget Session of the Assam legislative 
Assembly. Archaeological Survey of India had preliminary 
discussions with the State Government on the draft bill, 
but no time limit has been set for finalizing the bill. 

[Translation} 

Facilltle. to Senior CJtIzen. 

549. SHRI RAMSEVAK SINGH: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Government is formulating any 
scheme to provide more facilities to senior citizens in 
railway journey; and 

(b) if 80, the details thereof and the time by which 
It is likely to be Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 
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Uneconomical Rail Line. 

550. SHRI AJIT JOGI: Will the Minister of RAILWAYS 
be pleased to state: 

(a) the number of non.profitable railway lines in the 
country, State-wise; and 

(b) the action proposed to be taken by the 
Government with regard to these railway lines? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) There are 112 
uneconomic branch lines in the country and such 
information is maimained Railway Zone-wise only and not 
State-wise. 

(b) Steps being taken include curtailment In staff 
strength, reduction in number of train services, dismantling 
of redundant sidings, introduction of rail bus services, 
observance of economy in operation etc. 

[Eng/ish] 

Petrotech'OS 

551. SHRI G.V. HARSHA KUMAR: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether a five-day conference-cum-exhibition on 
petroleum industry Petrotech'05 was held in New Delhi in 
January, 2005; and 

(b) if so, the issues discussed and the outcome 
thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRt MANI 
SHANKAR AIYAR): (a) and (b) The 6th Intemational 
Petroleum Conference and Exhibition, ·PETROTECH-
2005", was organi:1:ed from 15-19 January, 2005 by the 
Oil and Natural Gas Corporation Limited (ONGC) under 
the sponsorship of various public and private sector 
companies. The theme of this Conference was "Value 
from Hydrocarbons-Advances in Science and 
Technology." 

About 4,100 delegates, both Indian and foreign, 
attended the Conference. Exhibitors from 15 countries, in 
addition to domestic companies, participated In the 
Exhibition held to show-case the Indian petroleum industry 

to the world. Petrotech-2oo5 enabled experts and other 
participants to share their experience and knowledge, 
assess trends in the global petroleum Industry with 
particular reference to India, and discuss mutual 
cooperation for business development. 

{Ttansislion] 

Arrangement. for Gurutagaddl Programme 

552. SHRI D.B. PATIL: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Government has made or proposed 
to make special arrangements for the pilgrim. to visit 
Nanded (Huzoorsaheb) in Maharashtra to participate in 
Gurutagaddi programme to be held In 2008; and 

(b) if so, the details thereof alongwith funds provided! 
to be provided therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (8) No, Sir. However, special 
arrangements to olear the extra rush during Metes & 
Festivals are made depending on the traffic demands, 
operational feasibility and availability of resources. 

(b) Does not arise. 

[English] 

Rail Link between India and South Eut A.la 

553. SHRI SURESH KALMADI: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Government has mooted the idea of 
a rail link between India and South-East Asia at the Third 
India-ABEAN Summit at Vientiane in Laos on November 
29-30, 2004; and 

(b) jf so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

Offer of Shar.. by 011 Indl~ Umlted 

554. SHRI M.K. SUBBA: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 
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(a) whether the on India limited (OIL) has been 
considering an Initial Public oHar of about Rs. 25 crore 
01 its shares; 

(b) if so, the steps taken in that direction 80 far and 
the response to the offer from different interested parties 
including the lOC and ONGC; and 

(c) at what stage the matter stands? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAVATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (c) Governrnent have received 
a proposal from Oil India Limited (OIL) for disinvestment 
of 15% of Government equity through an Initial Public 
Offer (IPO) with a view to getting their shares Dsted on 
the Stock Exchanges. Consultations in this regard have 
begun with the agencies concerned. 

{Translation/ 

National Media Centre 

555. SHRI HARIBHAU RATHOD: 
SHRI RATlLAL KALIDAS VARMA: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the Government is contemplating to set 
up the National Media Centre; 

(b) il so, the details thereof; 

(c) the funds earmarked for setting up the Centre; 
and 

(d) the time by which it is likely to be set up? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) to (d) A state-of-the-art National 
Media Centre is proposed to be set up at New Delhi 
with modem communication facilities for use of the print 
and electronic media as part of the Plan Scheme of PIB, 
during 10th Five Year Plan. A plot measuring 1.955 acre 
has been allotted for the purpose at 7, Ralsina Road. 
As. 35.00 crores have been earmarked for setting up of 
the National Medial Centre under the Scheme. The project 
is likely to be completed in twenty-four months from the 
date 01 commencement of construction. 

(Eng/i6IIJ 

568. SHRI P. KARUNAKARAN: Will the Minister of 
RAILWAYS be pleued to ..... : 

<a) whether the Government hal received any 
repraset'ltations from the quarters of Railway Stations, 
especially from Kerala with regard to grievances of 
passengers and employees; 

(b) if 80, the details thereof; 

(c) whether the Government has taken neceesary 
steps for the redressal of the grievances of railway 
workers; 

(d) if so, the details thereof; 

(e) whether the Railways has denied parcel booking 
facilities at stations where the trains stop less than 
5 minutes; and 

(f) if so, the steps taken to resolve the problems of 
such goods movements? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VElU): (a) No, Sir. 

(b) Does not arise. 

(c) and (d) RaHway Adminiatration is taking adequate 
steps for the r9dressal of grievances of passengers and 
Railway workers. 

(e) and (f) In the larger public Interest and for the 
convenience and safety of travelling public, maintenance 
of punctuality of treins and rec:b.lIon in the transit time 
of parcels, booking and carriage of parcel traffic was 
rationalised in February 2004. The rationalisation does 
not permit booking of parcels by such MaiVExpress trains 
which have stoppage time of less than fIVe minutes at 
Intermediate stations to avoid over-carriage of parcels and 
for the maintenance of punctuality of trains. This restriction 
does not apply to Ordinary Passenger trains. However, 
in the interest of travelling public and to improve quality 
of parcel services, there is no proposal to withdraw the 
rationalisation. Moreover, wherever deSirable, parcel 
booking has been continued by increasing the stoppage 
time of lOme of the trains. 
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Contract for Supplying Fuel to Aeropl..,.. 

557. SHRI·S.K. KHARVENTHAN: 
SHRI HARISHCHANDRA CHAVAN: 
SHRI ASADUDDIN OWAISI: 
SHRIMATI KIRAN MAHESHWARI: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Government proposes to sign contract 
with the private companies for supplying Aviation Turbine 
Fuel (ATF) to aeroplanes; 

(b) if so, the details thereof; 

(c) the details of private companies with which talks 
have been held so far the supply of fuel to the 
aeroplanes; 

(d) the extent to which the prices of ATF is likely to 
come down by allowing private sector in this field; and 

(e) the quantum of fuel consumed by the airline 
companies during each of the last three years? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (c) The authorization to market 
transportation fuels, namely petrol, diesel and aviation 
turbine fuel A(TF) can be given to any company, subject 
to the company investing or proposing to invest Rs. 2000 
crore in exploration and production (E&P), refining, 
pipelines or terminals. Reliance Industries Ltd. (RIL) has 
been given authorization to market ATF. Public Sector 
Oil Marketing Companies (OMCs) have long been in the 
business. 

Airports Authority of India (AAI) has invited Expression 
of Interest (Eol) from the authorized oil companies to set 
up Aviation Fuel Stations (AFS) at the airport.; on land 
to be ieased by the AAI. Indian Oil Corporation Limited, 
Sharat Petroleum Corporation Limited and Hindustan 
Petroleum Corporation Limited in the public sector and 
RIL in the private sector have been shorttisted for setting 
up these facilities. 

(d) It is expected that increased competition would 
lead to better consumer services, including more value 
for money. 

(e) ATF consumption by ttie airlines in the last three 
years is as under:-

(Figures in Thousand Metric Tonnea) 

2001-2002 

2002-2003 

2003-2004 

[Trans/shonj 

Renovation of Ketennel Temple 

1834 

1890 

2085 

558. SHRI BALESHWAR YADAV: Will the Minister 
of CULTURE be pleased to state: 

(a) the steps taken by the Government to renovate 
the Katarmal Temple in Ultaranchal and the totai amount 
of funds provided/released so far in this regard; 

(b) whether any investigation has been conducted by 
the Govemment to determine that if a part of the temple 
is sinking; 

(c) H so, the details thereof; and 

(d) the corrective measures taken by the Government 
in this regard? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) The Sun Temple Complex at 
Katarmal consists of main temple and 44 miniature 
shrines. The two miniature shrines In distress were 
restored as per Original after dismantling the damaged 
portion. The conservation work of the main Sun Temple 
is in progress. For this purpose an estimate amounting 
to Rs. 57.17 lakhs has been sanctioned. The total amount 
allocated in this regard for the current financial year is 
Rs. 12,37,000/-. 

(b) There are no visible signs indicating that a part 
of the temple is sinking. Hence no such investigation has 
been conducted. 

(c) Does not arise. 

(d) Does not arise. 

Status of Bhopal BHEL Unit 

559. SHRI BAPU HARI CHAURE: Will the Minister 
of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
be pleased to state: 
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(a) the present profltll08s of Bhopal based unit of 
BHEL; 

(b) whether there is any proposal for the 
disinvestment'sale of this unit; 

(c) if so, the details thereof; 

(d) if not, the reasons for retrenchment of workers of 
this unit: and 

(e) the reasons for withdrawing some of the weHare 
as well as reimbursement of medical expenses facilities 
provided to the workers of this unit? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
(SHRI SONTOSH MOHAN DEV): (a) The Profit before 
tax of BHEL, Bhopal unit for the year 2003-04 is Rs. 
131.37 crore. 

(b) 'and (c) No, Sir. 

(d) No retrenchment of workers has been done for 
Bhopal unit of BHEL. 

(e) There has been no withdrawal of any of the 
welfare as well as reimbursement of medical expenses 
facilities provided to the workers of Bhopal unit of BHEL. 

(Eng/ish} 

~O's OTH Service 

560. SHRIMATI KALPNA RAMESH NARHIRE: Will 
the Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether the Government is aware that DTH 
service provided by Doordarshan is not gearing up; 

(b) if so, the reasons therefor; 

(c) whether the Govemment is also aware that most 
of the channels provided by Doordarshan DTH services 
are unpopular as a result of which the response amongst 
viewers is low; and 

(d) if so, the steps taken/proposed to be taken to 
include more popular channels in Doordarshan DTH 
service to attract viewers? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 

S. JAIPAL REDDY): (a) to (d) Prasar Sharati has informed 
that Ku Band (Free-to-Air DTH) transmlaslon set'Vice of 
Doordarshan, DO Direct Plus, launched on 16th 
December, 2004 carries 16 Doordarshan channels, 2 
Parliament channels, one Education Channel and 14 
Private Free-to-Air channels, along with 12 All India Radio 
Channels. DO Direct Plus has proved to be popular with 
viewers, In view of estimated sales of over 2 million Ku-
Band receive systems in the country. The number of TV 
Channels is envisaged to be increased to cover other 
popular channels as well. 

{T1'IJI1s1stion} 

Running of Traina through Shorter Route 

561. SHRI HANS RAJ G. AHIR: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Government proposes to run 
Varanasi, Howrah bound trains Originating from South 
India vis Chandafort-Gondia route to save the valuable 
time and money of the passengers; 

(b) if so, the details thereof; 

(c) whether there are any technical and Administrative 
difficulties to materialise it; and 

(d) if so, the details thereof and the time by which 
the said trains are likely to be started through this shorter 
route? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (d) There is no 
proposal to run the south bound trains from Howrah and 
Varanasi vis Gondia-Chandafort as it will neither save 
money nor time of the through passengers because 
neither the distance nor the joumey time will decrease. 

[Eng/ish} 

Granta to Salnlk School 

562. SHRI EKNATH MAHAqEO GAIKWAD: Will tha 
Minister of DEFENCE be pleased to state: 

(a) whether the expenditure on the running of Salnik 
School, Satara, though under the purview of the Union 
Government is borne by the Government of Maharashtra; 
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(b) if so, whether in July 2004 the Government of 
Maharashtra has requested the Union Govemment to 
sanction a grant of Rs. 2.5 orore for yearly expenditure 
of this school; 

(c) if so, the details thereof; 

(d) the decision taken by the Union Government 
thereon; and 

(e) if no decision has been taken, the reasons for 
delay? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) The initial capital expenditure on 
establishment of Sainik Schools is met by the respective 
State Governments. The running expenditure of the 
Schools is met from the fees paid by the cadets and the 
expenses on maintenance of the Infrastructure of the 
Schools are borne by the State Governments. The 
expenditure on salaries of three service officers posted 
as Principal, Headmaster and Registrar is borne by the 
Ministry of Defence. 

(b) No. Sir. No such request has been received by 
the Ministry of Defence. 

(c) to (e) Does not arise in view of reply at (b) 
above. 

Installation of DTH Seta 

563. SHRI KULDEEP BISHNOI: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the Doordarshan has planned to install 
DTH sets free of cost in the rural areas of certain States; 

(b) if so, the details thereof; and 

(e) the number of DTH sets proposed to be installed 
in the rural areas free of cost, State-wise? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) Yes, Sir. 

(b) and (c) As per the Ku-band project, 10,000 KU-
band dish receive systems (DTH sets) are envisaged to 
be inc;talled in public institutions viZ, Anganwadls, schools, 
public health centres, panchayats, youth clubs, 

Cooperative Societies, etc., free of cost In phases, in the 
uncovered villages of the following 15 States where TV 
coverage is less than the National average:-

1. Chhattisgarh 

2. Madhya Pradesh 

3. Gujarat 

4. Rajasthan 

5. Uttaranchal 

6. Himachal Pradesh 

7. Kamataka 

8. Arunachal Pradesh 

9. Assam 

10. Manipur 

11. Meghalaya 

12. Mizoram 

13. Nagaland 

1 •. Tripura 

15. Sikkim 

State-wise number of DTH dish receive sets 
envisaged to be installed is given in the enclosed 
Statement. 

ShlMmMt 

St61e-wiss del6ils 01 Ku-b8nd (DTH) dish 
I'BCtJive syshlm 

SI.No. State No. of receive system to 
be installed 

2 3 

1. Chhattisgarh 763 

2. Gujarat 1205 

3. Madhya Pradesh 2476 

4. Kamataka 1662 

5. Rajasthan \ 2144 

6. Uttaranchal 283 
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7. 

B. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

Himachal Pradesh 

Arunachal Pradesh 

Assam 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Tripura 

Sikkim 

Total 

355 

100 

412 

100 

100 

100 

100 

100 

100 

10000 

Payment of Interim DlYi~"d by cpsea 

564. SHRI ADHALRAO PATll SHIVAJIRAO: Will the 
Minister of HEAVY INDUSTRIES AND PUBLIC 
ENTERPRISES be pleased to state: 

(a) whether the Government has asked the Central 
Public Sector Enterprises of infrastructure related sector 
to pay an interim dividend; and 

(h) if so, the details and the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
(SHRI SONTOSH MOHAN DEV): (a) and (b) Central 
Public Sector Enterprises (CPSEs) are expected to pay 
dividend to the Government of India, as they would pay 
to any shareholder. Governrnent of India only issues 
gUidelines from time to time reiterating this position. The 
CPSEs in the infrastructure sector come within the purview 
of these guidelines. 

Re-employment to Ex-Servicemen 

565. MAJ. GEN. (RETD.) B.C. KHANDURI: Will the 
Minister of DEFENCE be pleased to refer to reply given 
to Unstarred Question No. 2636 dated December 16, 2004 
regarding re-employment to Retired Personnel and state: 

(a) the number of Servicemen retired from Services-
Army, Navy and Air Force, during each of the last three 
years, Service-wise till date; 

(b) the number of Army Personnel retired, rank-wise, 
during the said period; 

(c) the number of persons re-employed under the 
Government sponsored schemes, including the reservation 
quota; 

(d) whether the Government is satisfied with the 
status or re-employment of ex-Servicemen; 

(e) if not, whether any major initiative is being taken 
by the Govemment; 

(f) if so, the details thereof; 

(g) whether the Govemment would consider lateral 
shifting of serving Servicemen to para military forces, as 
a solution to early retirement and unemployment of ex-
servicemen; and 

(h) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY 
HANDIQUE): (a) to (c) A statement Is attached. 

(d) It is the constant endeavour of the government 
to help ex-servicemen to find re-employment in 
govemment and other sectors. Directorate General of 
Resettlement (DGR) headed by a Major General, under 
the Ministry of Defence, is entrusted with matters 
connected with resettlement and weHare of ex-aervlcemen. 

(e) and (f) Various steps have been taken by the 
Government towards Increasing re-employment of ex-
servicemen. Some of these are as foQows:-

(i) Training-These trainings are meant to enhance 
the ex-servicemen's capabilities. 

(ii) Reservation. 

(iii) Security agencies. 

(iv) Placement. 

(g) and (h) The Govemment is considering a proposal 
for lateral transfer of army personnel to Central Para 
Military Forces. The modalities for lateral transfer dre 
being worked out in consuhation with Ministry of Home 
Affairs. 
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I. Annual retirement/wastage (Officers/Junior Commissioned Officers/Other Ranks): 

Year Army Navy Air Force Total 

2001 74407 3550 3511 81468 

2002 34834 3148 6517 44499 

2003 72096 2529 6039 80664 

2004" 27997 1541 1858 31396 

"Data for the year 2004 Is for January to June 2004. 

II-A. Rank-wise number of officers retired on superannuation: 

Year Gen. Lt. Gen. Maj. Gen. Brig. Col. Lhf. Col. Maj. and below . Total 

2001 20 35 119 193 375 100 842 

2002 01 16 40 96 177 351 115 795 
, 

2003 21 38 105 134 327 182 807 

2004 22 36 105 177 298 160 798 

II-B. Rank-wise number of retired Junior Commissioned Officers/Other Ranks: 

Year Sep. Nk. Hav. Nb.Sub. SUb. & Sub. Maj. Total 

2000-2001 22028 12914 15750 1514 5824 58030 

2001-2002 17209 12375 13737 1604 7485 52410 

2002-2003 12074 9476 11868 1381 7508 42307 

2003-2004 14922 11203 20513 1589 7416 55643 

III. Sector-wise placement of ex-servicemen in the country: 

Year Central Govt. State Govt. Private Sector Total 

2001 6718 2146 3221 12085 

2002 6844 2219 3064 12127 

2003 5513 3096 3079 11688 

2004" 3140 1640 1764 6544 

-Data for the year 2004 pertain 'to 6 months period ;'11. January.June, 2004. 
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Rail Line Electrification 

566. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of RAILWAYS be pleased to state: 

(a) whether there is any proposal for rail line 
electrification from Ahmedabad to Delhi and Ahmedabad 
10 Hapa; and 

(b) if so, when the work is likely to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) At present, there Is no 
proposal for electrification from Ahmedabad to Delhi and 
Ahmedabad to Hapa rail line. 

(b) Does not arise. 

I Translation) 

Sale of Children by Parents 

567. SHRI THAWAR CHAND GEHLOT: 
SHRI ANANTH KUMAR: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) whether the 'Government is aware of the growing 
incidence of sale of children by their parents owing to 
poverty; 

(b) if so, the number of such Incidents came to light 
in the country during the last one year; 

(c) the steps being taken by the Govemment to check 
such incidents; and 

(d) the assistance being provided by the Govemment 
to the organizations adopting those children? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SU88ULAKSHMI JEGADEESAN): (a) No, Sir. 

(b) to (d) Do not arise. 

(English) 

Funds for Gauge Conversion from 
Naupada to Gunupur 

568. SHRI GIRIDHAR GAMANG: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the detalls of funds provided for conversion of 
N.G. line into B.G. line from Naupada to Gunupur during 
2004-05 and progress made so far; 

(b) whether B.G. line from Gunupur Railway Station 
has been included; 

(c) if not, the reasons therefor; and 

(d) the steps taken by the Ministry to clear the 
extension of B.G. line project with the concerned 
authorities for execution of extension line? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) An outlay of Rs. 15 
crore has been provided for Naupada-Gunupur Gauge 
Conversion project in the Budget 2004-05. Final Location 
Survey for the project has been completed. Land 
acquisition Is in progress. Earthwork and bridge-works 
are in progress. 

(b) to (d) An updating survey for extension of this 
line beyond Gunupur up to Theruvali (76 Kms) has been 
included In the Budget 2005-06. 

Permis.lon to Private Airline. to Fly Abroad 

569. SHRI SANTASRI CHATIERJEE: 
SHRI P.C. THOMAS: 
SHRI ARJUN SETHI: 
SHRI HARISHCHANDRA CHAVAN: 
SHRI C.K. CHANDRAPPAN: 
SHRI GURUDAS DASGUPTA: 
SHRI MADHU GOUD YASKHI: 
SHRIMATI ANURADHA CHOUDHARY: 
SHRI BADIGA RAMAKRISHNA: 
SHRI JYOTIRADITY A M. SCINDIA: 
SHRI MUNSHI RAM: 
SHRI KAILASH MEGHWAL: 
SHRI J.M. AARON RASHID: 
SHRI K.S. RAO: 
SHRI PRAKASHBAPU V. PATIL: 
SHRI P.K. VASUDEVAN NAIR: 
SHRI MOHO. TAHIR: 
SHRI P.S. GADHAVI: 
SHRI ASADUDDIN OWAISI: 
SHRI K.C. PALANISAMY: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 
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(n) .vhether the Government has pennltted the private 
airlines to operate on International routes except Gulf 
countrie'.; 

(b) if so, the details alongwith the terms and 
conditiolls laid down for the purpose; 

(c) the reasons for not allowing the private airlines 
10 the (iulf countries; 

(d) rhe names of the airlines alongwith the countries 
where they have been allowed to operate; 

(e) the amount likely to be earned by the Government 
annually by permitting the private alr1ines to operate on 
foreign routes; and 

(f) the steps ~3ken by the Government to safeguard 
the interests of the National carriers? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 
Yes, Sir. Indian scheduled carriers having continuous 
operations of at least 5 years in the domestic sector and 
having a minimum fleet size of 20 aircraft have been 
permitted to operate on international routes except UAE, 
Qatar, Bahrain, Oman, Kuwait and Saudi Arabia, 

(c) Gulf sectors have been kept reserved for Air India 
and Indian Airlines for a period of 3 years as most of 
their operational revenue/profit out of international 
operations are generated from these routes. 

(d) As per their requests, following private scheduled 
carriers have been permitted to operate on international 
sectors:-

Jet .' Irways: 

Air Sahara: 

Sir Lanka, Nepal, Bangladesh, UK, 
Belgium, USA, Malaysia, Singapore 

Sri Lanka, Nepal, Bangladesh, UK, 
Malaysia, Singapore 

(e) Government will not directly earn any revenue as 
a result of permitting private airlines to fly to overseas 
destinations. However, the increased international 
connectivity to/from India will have a beneficial impact on 
tlade, c )mmerce and tourism sectors in particular and 
the national economy as a whole. 

(1) Due consideration Is being given to the operational 
plan of Air India and Indian Airlines before allocating 
routes to other eligible scheduled carriers, Gulf routes 
have been kept reserved for Air India and Indian Airlines 
for a period of three years as moat of their operational 
revenues/proflt from international operations are generated 
from these routes. On other routes entitlements have been 
granted to Air India and Indian Airlines based on the 
requests received from them and only the balance 
entitlements left thereafter have been allocated to the 
private airlines. 

Ban or llceneed Portera from Handling Percel' 

570. SHRIMATI C.S. SUJATHA: 
SHRI S. AJAYA KUMAR: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Railway Board has issued orders 
banning 'the licensed porters from handling parcels; 

(b) if 80, the reasons therefor; 

(c) whether the Government has considered the 
adverse impact of this decision on the livelihood of lakhs 
of porters dependent on the parcels movement; and 

(d) if so, the steps taken by the Government to 
safeguard the interests of the porters? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (d) The licensed 
porters are given licenses for carrying passengers' luggage 
for which they get porterage charges directly from the 
passengers, which are revised from time to time. Though 
they were allowed to be utilised for parcel handling work 
for short periods only, their main livelihood continued to 
be carrying passengers' luggage. On most of the Zonal 
Railways, licensed porters are flatisfactorlly carrying on 
their job except on a few Railways where some Court 
Cases are involved. 

Distribution of Aida/Appliance, by NIRTR 

571. SHRI PRABHUNATH SINGH: Will the Minister 
of SOCIAL JUSTICE AND' EMPOWERMENT be pleased 
to state 
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(a) the reasons for shortfall in achieving the target 
set for distribution of aids/appliances by the National 
Institute of Rehabilitation, Training and Research; 

(b) the measures taken by the Govemment to achieve 
Ille target;. 

(c) whether there are no arrangements for post tltment 
care of beneficiaries to whom aids and appliances were 
distributed; 

(d) if so, the reasons therefor; and 

(e) the details of programmes launched to promote 
economic development activities and self employment 
vlmtures for the disabled and the achievements made 
therein? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JEGADEESAN): (a) and (b) There is 
no shortfall in achieving targets set under Scheme of 
Assistance to Disabled Persons for Purchase/Fitting of 
Aids/Appliances (ADIP Scheme) being implemented by 
organizations including National Institute of Rehabilitation 
Training & Research (NIRTR). 

(c) and (d) At the time of fitting/distribution care is 
taken to explain the use of aids & appliances. Further 
the institutes carries out repairs and/or replacement as 
per the terms of the Scheme. 

(e) Self-employment and economic development of 
persons with disabilities are being promoted through 
Vocational Training Centres set up under Deen Dayal 
Rehabilitation Scheme (DDRS). Loans are given under 
Schemes of National Handicapped Finance & 
Development Corporation (NHFDC). The details of 
achievements during the year 2003-2004 are as under: 

SI.No. Country 

2 

1. Yemen 

Project 

3 

Malik 
Block·9 

Name of Scheme Persons 
Benefited 

VTCs under DDRS run by 200 NGOs 

General Loan Scheme of Concesslonal rate 
of Interest under NHFDC 

Vocational Training/Counselling by 
NIRTAR 

/Tmns/s/ionj 

22,292 

5,235 

5,242 

011 Exploration Contract to Indian Companl •• 

572. SHRI KHIREN RIJIJU: 
SHRI CHANDRA MANI TRIPATHI: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the details of the Indian Oil Companies who got 
oil exploration contracts abroad during the last three yeaN; 

(b) the countries for which 011 exploration contracts 
have been awarded to the Indian Oil Companies alongwith 
details thereof; and 

(c) the details of the share of Indian all Companies 
in the! production of oil from this work? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) Indian Oil Companies 
such as ONTC Videsh Ltd. (OVL), Indian 011 Corporation 
Ltd. (laC), Oil India Ltd. (OIL), Gail India Ltd. (GAIL) and 
Reliance Industries Ltd. (RIL) have acquired partiCipating 
interests in oiVgas exploration projects during the last 
3 years In various countries. The details are given in 
Statement-I. 

(c) Information in respect of OVL is given in 
Statement-II. As regards the other oil companies, at 
present their participation is In exploration blocks only, 
where production has not yet started. 

Year of 
Acquisition 

4 

January 2002 . 

Name of the 
Indian Company 
& Participating 

Interest (PI) 

5 

Reliance 
Industries Ltd. 
12.25% 
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2 3 4 5 

2. Myanmar Block A·1 April, 2002 OVL: 20% 
Gail· 1 0% 

3. Iran Farsi December, 2002 OVL: 40% 

Offshore with 0pem1rNship 
10C: 40% 
OIL: 20% 

4. Sudan GNOP March,2003 OVL: 25% 

5. Libya NC·188 & June, 2003 OVL: 49% 

NC·189 

6. Libya Block·86 February, 2005 10C: 50% 
OIL: 50% 

7. Syria Block·24 January, 2004 OVL: 60% 

B. Sudan Block 5A May, 2004 OVL: 24.125% 

9. Sudan Block 5B May, 2004 OVL: 23.5% 

10. Sudan Pipeline June, 2004 OVL: 90% 
Project OIL: 10% 

11. Australia WA306P Aug., 2004 OVL: 55% 

12. Ivory CI·112 Sept., 2004 OVL: 23.5% 

Coast OIL: 11.5% 

SIll.",.,,' /I 

OVL shaM in /hs production of Oil and Gas f1rJm OvelBtMa PIPjtIcIs 

SI.No. Name of the Project Unit 2002·03 2003-04 1 st half 2004-05 

A. Oil/Condensate 

1. Sudan MMT 0.18 3.323 1.847 

2. Vietnam MMT 0.003 0.022 0.020 

B. Gas 

1. Vietnam BCM 0.070 0.523 0.572 

Total 0.253 3.868 2.439 
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(English) 

Ga •. Pipeline between Myanma,..andla through 
Bangladesh 

573. SHRI BASUDEB ACHARIA: 
SHRI KINJARAPU YERRANNAIDU; 
SHRI ANANDRAO VITHOBA ADSUL: 
SHRI E. PONNUSWAMY: 
SHRI RAYAPATI SAMBASIVA RAO: 
SHRI RAJ NARAYAN BUDHOLlA: 
SHRI Y.G. MAHAJAN: 
SHRIMATI ANURADHA CHOUDHARY: 
SHRI MUNSHI RAM: 
SHRI N. JANARDHANA REDDY: 
SHRI BRAJA KISHORE TRIPATHY: 
SHRI MOHO. TAHIR: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHR! M.K. SUBBA: 
SHRI S.K. KHARVENTHAN: 
SHRI BALESHWAR YADAV: 
SHRI JUAL ORAM: 
SHRI G. V. HARSHA KUMAR: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Government of Myanmar has agreed 
to supply gas to India by pipeline through Bangladesh; 

(b) if so, whether any agreement among the three 
countries has been signed; and 

(c) if so, the details alongwith the terms and 
conditions stipulated in the agreement? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (c) In January, 2005, a 
delegation visited Myanmar to participate in a trilateral 
meeting of Oil Ministers of Myanmar, Bangladesh and 
India to discuss cooperation in the hydrocarbon sector 
with Myanmar and the import of natural gas from 
Myanmar through an onland pipeline vis Bangladesh. A 
JOint Press statement was issuer! by the three Ministers 
on 13.1.2005 a copy of which is annexed. Simultaneously, 
a Joint Press Statement was issued also by the Ministers 
of Bangladesh and India which is also enclosed 
Statement. The three Ministers agreed to constitute a 
Techno-Commercial Working Committee (TCWC) to 
prepare an MoU for pooperation for implementation of 
Myanmar-Bangladesh-India Pipeline Project which will 

flnaUy be signed by the three Governments. The draft 
MoU was negotiated and initiated at the firet meeting of 
the Techno-Commercial Working Group In Yangon on 24-
25 Febl\lary 2005. The three Ministers will jointly sign 
the MoU after approval from their respective Govemments. 

January 13, 2005 

Joint Press Ststtlmsnt 

1. Substantial natural gas reserves have been found 
in off-shore and on-shore structures, Including the North 
Eastern blocks of the Bay of Bengal off the coast of 
Myanmar. In addition, sizeable quantities of natural gas 
reserves have been found in on-shore structures in the 
North Eastern regions of Bangladesh and India as also 
on-shore in Myanmar. The speedy implementation of 
development programmes by all the Governments of the 
region and accelerating economic growth is boosting a 
huge market for natural gas in the region requiring the 
regional development of energy sources and infrastructure 
for the delivery of the gas to consuming centres. In 
concert with parallel developments in other segments of 
the power and energy sector, a new era of cooperation 
is opening up for the. countries of the region. 

2. To hamess this win-win opportunity, the Honourable 
Minister for Energy of Myanmar, H.E. Brig. Gen. Lun Thi 
took the initiative to convene a Tripartite Ministerial 
Meeting between himself, the State Minister for Energy 
and Mineral Resources of Bangladesh, H.E. Mr. A.K.M. 
Mosharraf Hossain, and the Minister of Petroleum and 
Natural Gas and Panchayati Raj of the Republic of India, 
H.E. Shri Mani Shankar Aiyar, in Yangon, on 12-13 
January, 2005. 

3. 1 he following was agreed to by the three 
Governments:-

(i) The Government of Myanmar agrees to export 
natural gas to India by pipeline through the 
territory of Bangladesh and India to be operated 
by an international consortium as may be agreed 
upon by the parties concerned, based upon 
technical and commercial feasibility. The 
Governments of Bangladesh and India reserve 
the right to access the pip·,line as and when 
required, including injecting and siphoning off 
their own natural gas; details in this regard will 
be worked out on the basis of commercial 
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agreements. The route of the pipeline may be 
determined by mutual agreement of the three 
Governments with a view to ensuring adequate 
access, maximum security and optimal economic 
utilization. 

(ii) The Governments of Bangladesh, India and 
Myanmar, represented by their respective 
Ministers and delegations, recognizing the unique 
potential for developing energy resources and 
related infrastructure needed to access and 
Qeliver energy to various parts of the region, 
agree to set up an appropriate mechanism for 
cooperation between and among themselves to 
pursue their common goal of development for 
all the people of the region. 

(iii) The Governments of Bangladesh, India and 
Myanmar agree to establish a Techno-
Commercial Working Committee comprising duly 
designated representatives of the three 
Governments. The Working Committee shall:-

(a) identify areas of cooperation, collaboration and 
investment to develop natural gas resources, 
infrastructure and marketing in the region; and 

(b) deliberate and advise the three Govemments on 
policy issues as set out in Para 3(i) above such 
as pipeline routing, access-related issues as well 
as technical and commercial matters. 

(iv) The first meeting of the Committee will be held 
in Yangon within a month with a view to 
preparing a draft Memorandum of Understanding 
which will be concluded and signed at Dhaka at 
the earliest mutual convenience of the three 
Governments. 

4. The Governments of Bangladesh, India and 
Myanmar agree to pursue both trilateral and bilateral 
cooperation to promo1e, develop and implement projects 
and forums to augment the utilization and development 
of energy resources and related infrastructure in the 
region. 

5. The Governments of Bangladesh, India and 
Myanmar agree to exchange relevant information to jointly 
promote energy surveys; develop upstream, downstream 
and other energy-related projects; and jointly recommend 
measures for the development. and expansion of access 
to energy for the benefit of people of the region. 

6. The Governments of Bangladesh, India and 
Myanmar agree to continue keeping contact with each 
other at the Ministerial level and to meet both trflaterally 
and bilaterally at regular Intervals in order to update each 
other on the measures being taken relating to the 
development of activities in their respective countries in 
regard to natural gas and, more generally, the power 
and energy sector. 

7. With respect to issues of bilateral cooperation 
which impinge on their trilateral cooperation, such as 
hydroelectricity and other diversified sources of energy 
supply, trade and transit, the Ministers of the three 
countries agreed that such bilateral Issues will continue 
to be pursued bilaterally. In this context, they agreed to 
recommend to their respective governments the 
Importance of evaluating issues relevant to bringing their 
nations closer to each other by establishing policy 
frameworks which will augment practical measures for 
further economic cooperation and collaboration among 
themselves. The Ministers further noted that energy 
cooperation Is being promoted within the framework of 
Initiatives in BIMSTEC and SAARC and agreed that these 
initiatives need to be pursued vigorously. 

8. The Ministers of Bangladesh and India place on 
record their high appreciation of the leadership as well 
as hospitality and cooperation extended by H.E. Bring. 
Gen. Lun Thi, Minister for Energy of the Government of 
the Union of Myanmar, in convening this historic Tripartite 
Ministerial Meeting in Yangon. 

Joint PIfISS StattJlmmt biJlwtJtJn thtJ Minister of EntJtgy 
and MintJral RtJsoutr:tJs of IhtJ Psopltl's RtJPubb"c of 

BangladtJsh and IhtJ MinisttJr of PtJlroItJum and Nawl'8l 
Gas of Ihs RtJpublic of India to promots bilsltJral 

EntJrgy CooptJralion (January 13, 2005) 

The State Minister for Energy and Mineral Resources 
of Bangladesh, H.E. Mr. A.K.M. Mosharraf Hossain and 
the Minister of Petroleum and Natural Gas and Panchayati 
Raj of the Republic of India, H.E. Mr. Manl Shankar 
Alyar, met in Yangon, Myanmar, on 12-13 January, 2005 
on the occasion of the Tripartite Conference called in 
Yangon by the Govemment of the Union of Myanmar to 
discuss cooperation in developing regional energy 
resources and infrastructure. 

2. On the sidelines of the Tripartite Conference, the 
Bangladesh Minister raised with the Indian Minister the 
following Issues relating to bilateral cooperation between 
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the People's Republic of Bangladesh and the Republic of 
India:-

(i) T ransrnis8ion of hydro-electricity from Nepal and 
Bhutan to Bangladesh through Indian territory; 

(ii) Corridor for supply of commodities between 
Nepal and Bhutan and Bangladesh through 
Indian territory; and 

(iii) To take necessary measures to reduce tra~ 
imbalance between the two countries. 

3. In respect of the above issues, the Indian Minister 
stated as follows:-

(i) With regard to Bangladesh's request for the 
provision of electricity facilities from Nepal and 
Bhutan to Bangladesh, the Indian Minister agreed 
that the Govemment of India would examine 
positively any fresh proposals received from 
Banyladesh in regard to examining required 
facilities. 

(ii) In regard to Bangladesh's request for transit 
facilities to Bhutan and Nepal through India 
between Bangladesh on one side and Bhutan 
and Nepal on the other, the Indian Minister 
conveyed that the Govemment of India supported 
this request. he pointed out that some facilities 
had already been provided at Phulbari which at 
present were not being fully utilized. He 
conveyed that the Govemment of India would 
favourably examine any further requests that 
might arise to augment existing facilities. 

(iii) With regard to Bangladesh's request for rectifying 
the imbalance of trade, the Indian Minister 
agreed with the need to expand bilateral trade 
between the two countries in order to bridge 
the trade gap that exists at present. Projects 
such as p~/')posed at the Trilateral Conference 
will contribute to this objective. 

4. The Indian Minister accepted the kind invitatlon of 
the Bangladesh Minister to visit Banglad&sh In the near 
future. 

Opening of PetroVDI ••• 1 Pump. In Ort ... 

574. SHRI B. MAHTAB: Will the Minister of 
PETROLEUM AND NA I URAL GAS be pleased to 
state: 

(a) the number of p8troVdiesel pumps set up by 
different public sector 011 companies during 2004-05 In 
Orissa, location-wise; and 

(b) the places where petrol/diesel pumps are 
proposed to be set up in Orissa during 2005-067 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) The number of retail outl.t 
dealerships (petroVdiesel pumps) set up by the four public: 
sector 011 Marketing companies (OMes), 1'7Z, Indian Oil 
Corporation limited, Bharat Petroleum Corporation limited, 
Hindustan Petroleum Corporation limited and IBP Co. 
limited during the year 2004-05 (upto 31.1.2005) at 
different locations in the State of Orissa is 66. 

(b) The names of the distrIcts In the State of Orissa 
where these OMCs have plans to set up retail outlets 
during the year 2005-06 are given in the enclosed 
Statement. 

Name 01 the dis/fiefs in the Stats of Orisss whetrl thtI 
oil tnIIdMfing compsnitls p/sn to S~/ up trlfllil outlBfs 

during 2005-06 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

District 

2 

Koraput 

Bhadrak 

Balasore 

Cuttack 

Sundergarh 

Angul 

Sambalpur 

Khurda 

Ganjam 

Purl 

Jagatsinghpur 

Bargarh 

Jajpur 
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2 

14. Rayagada 

15. Sonepur 

16. Kalahandi 

17. Keonjhar 

18. Dhenkanal 

19. Nawarangapur 

20. Jharsuguda 

21. Bolangir 

22. Boudh 

23. Gajapati 

24. Kendrapara 

25. Malkangiri 

26. Nayagarh 

27. Nuapara 

28. Mayurbhanj 

29. Oeogarh 

30. Kandhamal 

Railway Reeervation Centres 

575. SHRI RAJESH VERMA: 
SHRI RAJNARAYAN BUDHOLlA: 
SHRI Y.G. MAHAJAN: 

Will the Minister of RAILWAYS be pleased to state: 

(a) the number of railway reservation centres 
established in the country, State-wise; 

(b) whether the Govemment propose to establish 
more railway reservation centres in view of the need of 
railway reservation centres; and 

(c) if so, the details thereof, State-wise? 

THE MINISTER OF STATE IN THE 'MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Staf8.wi8e list of Railway 
Reservation Centres commissioned 88 on 28.2.05 is given 
in Statement-I. 

(b) and (c) Yea, Sir. Provision of Computeri8ed 
Reservation Facilities is an on-going process. These 
facilities are sanctioned at number of new locations every 
year depending upon the availability of funds. State-wise 
list of locations where govemment propose to extend 
these facilities Is given in Statement-II. 

Sf6temtlfll I 

S/l1l8-wi8t!J 1i8/ of Commissioned RIliIwI1Y 
RsS9IVStion Cen/fS8 

SI.No. State No. 

2 3 

1. Andhra Pradesh 92 

2. Arunachal Pradesh 1 

3. Assam 25 

4. Bihar 115 

5. Chhattisgarh 22 

6. Delhi 29 

7. Goa 3 

a. GuJarat 46 

9. Haryana 20 

10. Himachal Pradesh 11 

11. Jammu & Kashmir 22 

12. Jharkhand 37 

13. Kamataka 44 

14. Kerela 37 

15. Madhya Pradeseh 55 

16. Maharashtra 115 

17. Manipur 

18. MeghaJaya 

19. Mlzoram 

20. Nagaland 3 

21. Orissa 35 

22. Punjab 32 
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23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

Rajasthan. 

Sikkilllt 

Tamil Nadu 

Tripura 

Union Territories 

Uttar PradeSh 

Uttaranchal 

West 8engal 

Total 

SlslllIMnl H 

3 

61 

91 

2 

9 

130 

21 

101 

1163 

State-wise List of p'roposed RIli/Hy Ressrvati()f1 
Centres 

SI.No. State No. 

1. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chhattisgam 

Delhi 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & kashmir 

Jharkhand 

Karnataka 

Kerala 

Manipr 

3 

7 

16 

8 

6 

2 

8 

7 

4 

2 

13 

16 

7 

2 3 

15. Meghalaya 

16. Mizoram 

17. Madhya Pradesh 10 

18. Maharashtra 6 

19. Orissa 10 

Punjab 9 

21. Rajasthan 6 

22. Slkklm 

23. Tamil Nadu 4 

24. Union Territories 3 

25. Uttar Pradesh 29 

26. Uttaranchal 6 

27. West Bengal 13 

Total 197 

'aaue of SC CertlflcatH 

576. SHRI PAWAN KUMAR BANSAL: Win the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state: 

(a) the number of applications received for grant of 
SC Certificates by Chandlgarh UT Administration during 
each of the last three years; 

(b) the number of such certificates issue<.' during the 
corresponding period; and 

(c) the reasons for denial of SC Certificates to 
members of Scheduled Castes, which are included in the 
Constitution Scheduled Castes (Union TerritOries) Order, 
as applicable to Chandigarh? 

THE MtNISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JEGADEESAN): (a) to (c) The requisite 
information 18 being collected 'Tom Chandigarh 
Administration. 
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Establishment of Asian Bank for Energy 
Development 

577. SHRI KIRTI VARDHAN SINGH: 
SHRIMATI NIVEDITA MANE: 
SHRI VIJOY KRISHNA: 
SHRI EKNATH MAHADEO GAIKWAD: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether there is any proposal to establish an 
exclusive financial Institution viz: Asian Bank for Energy 
Development; 

(b) if so, the details alongwith the aims and objectives 
thereof; 

(c) whether the issue of setting up the institution has 
been discussed in the recently concluded meeting of Asian 
Region; and 

(d) if so, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MAN I 
SHANKAR AIYAR): (a) to (d) In the first Round Table of 
Asian Ministers on regional cooperation in the oil & gas 
economy, held in New Delhi on 6th January 2005, the 
Minister of Petroleum of Iran inter alia stated that the 
establishment of financial institutions like an Asian Bank 
for Energy Development can effectively back-up energy 
projects. The details of proposal have been sought from 
the Iranian side so that these could be further considered 
by the International Energy Forum Secretariat in 
preparation for the second Round Table to be held in 
Saudi Arabia. 

Revival of sick CPSEs 

578. SHRI B. VINOD KUMAR: 
SHRI AJOY CHAKRABORTY: 
SHRI GURUDAS DASGUPTA: 
SHRI SANAT KUMAR MANDAL: 
SHRI SANTASRI CHATTERJEE: 
PROF. M. RAMADASS: 

Will the Minister of HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES be pleased to state: 

(a) whether the Govemment has taken/propose to 
take any steps for revival of sick Central Public Sector 
Enterprises (CPSEs); . 

(b) if so, the details stating inter-alia the criteria and 
other parameters fixed for revival of a sick CPSE; 

(c) the total amount sanctioned and spent for revival 
of CPSEs during each of the last three years; 

(d) the details of sick CPSEs referred to the Board 
for Reconstruction of the Public Sector Enterprises 
(BRPSE) for revivaVrestructuring; and 

(e) the present position of the units of West Bengal 
with particular reference to Braithwaite & Co., Bum 
Standard Company limited etc.? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
(SHRI SONTOSH MOHAN DEV): (a) to (c) The National 
Common Minimum Proramme (NCMP) provide that the 
UPA Government Is committed to a strong and effective 
public sector. While every effort win be made to modemize 
and restructure pubic sector companies and revive sick 
Industry, chronically loss making companies will either be 
sold of, or closed after all workers have got their legitimate 
dues and compensation. The UPA Government will induct 
private industries to tum around companies that have 
potential to revive. In pursuance of this policy a Board 
for Reconstruction of Public Sector Enterprises (BRPSE) 
has been set up in December, 2004 to examine the 
proposals of the Administrative Ministries for revival! 
restructuring of sick/loss making CPSEs for their tum 
around and to make suitable recommendations related 
thereto. Further, as per the provisions of the Sick Industrial 
Companies (Special ProviSions) Act, 1985 (SICA), Board 
for Industrial and Financial Reconstruction (BIFR) also 
takes up cases of sick PSEs and approves revivaV 
rehabilitation schemes under its statutory jurisdiction. In 
view of these provisions, enterprse specific measures are 
taken by the concerned administrative Ministries/ 
Departments. All such Departments and MInistries have 
been addressed to put the revival package or other 
suitable proposals in respect of their PSEs for the 
consideration of Board for Reconstruction of PSEs. 

(d) and (e) The Board for Recon$truction of Public 
Sector Enterprises (BRPSE) has made Its 
recommendations in case of following 4 Central Public 
Sector Enterprises:-

(1) Hindustan Salts Limited 

(2) Bridge & Roof Company Limited 



369 W(itt8n Answers PHALGUNA 18, 1926 (Sska) 10 QlHJStions 370 

(3) BBJ Construction Company Limited 

(4) Tyre Corporation of India Limited 

Out of which .last three are located in West Bengal. 
CPSEs like Braithwaite & Company Limited and Bum 
Standard Company Limited in West Bengal have not yet 
been placed before the BRPSE. 

(Translalion! 

Economic Condition of Railway. 

579. SHRI RAMJI LAL SUMAN: 
SHRI NIKHIL KUMAR CHOUDHARY: 
SHRIMATI ANURADHA CHOUDHARY: 
DR. CHINTA MOHAN: 
SHRI MUNSHI RAM: 
SHRI BRAJA KISHORE TAIPATHY: 
SHRI MOHO. TAHIR: 
SHRI DANVE RAOSAHEB PATIL: 
SHRI ANANDRAO VITHOBA ADSUL: 

Will the MinIster of RAILWAYS be pleased to state: 

(a) whether the Planning Commission has given 
various recommendations to Improve economic condition 
of the Railways as reported in the Rsshtliya SshaI'B dated 
,January 10, 2005; 

(b) jf so, the details ·of the recommendations given 
by the Planning Commission; and 

(c) the action taken/to be taken by the Railways on 
each recommendation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a) and (b) Out of the 
various items reported in the Rashtriya Sahara dated 
,January 10, 2005, Planning Commission has only 
recommended setting up of Rail Tariff Regulatory 
Authority. 

(e) Ministry of Railways is of the view that Rail Tariff 
Regulatory Authority is not required. 

EconomlcallBudget Hotels 

580. SHRI V.K. THUMMAR: 
SHRI SUNIL KUMAR MAHATO: 
SHRI IQBAL AHMED SARADGI: 

Will the Minister of RAILWAYS be pleased to state: 

(a) the details or eoonorrricaIIbudget hotels constructed 
by the Railways during the last three years, location-
wise; 

(b) whether the Railways has decided to set up more 
economicaVbudget hotels in the country; 

(c) If so, the details of the plans prepared alongwlth 
the participation of private sector therein; 

(d) the details of locations identified for the purpose 
and the time by which the plan is likely to be 
implemented; and 

(e) the likely rent charges of these hotels ........ 
the market rent? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No economicallbudget 
hotels have been constructed during the last three years. 

(b) to (d) Yes, Sir. In the first phase, Chandigarh, 
Hablbganj (Bhopal), Secunderabad, Bangalore, Madurai 
and Sealdah (Koikata) have been identified for setting up 
Budget Hotels on Railway land with public-private 
participation. However, the project is in initial stage and 
tendering for the purpose is likely to take some time. 

(e) Rent charges have not been decided yet. 

[English! 

Revival of cel 

581. SHRI JOACHIM BAXLA: 
SHRI SUBRATA BOSE: 
SHRI HITEN BARMAN: 

Will the Minister of HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES be pleased to state: 

(a) whether Cement Corporation of India (CCI) has 
been incurring losses; 

(b) if so, the amount of losses incurred during each 
of the last three years alongwith the reasons therefor; 

(e) whether the Government propose to revive 
Cement Corporation of India; 

(d) if so, the details thereof and the amount 
earmarked for revival of the company; and 
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(e) the time by which the revival of the company is 
likely to be completed? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
(SHRI SONTOSH MOHAN DEV): (a) Yes, Sir. 

(b) The net losses for each of the last three years 
are given thereunder:-

Year 

2001-02 

2002-03 

2003·04 

(Rs. In crores) 

Net Loss 

(-)215.33 

(-)215.36 

(-)80.95· 

r Affer prior period adjustment of As. 126.27 crore mainly on 
flGCOunt of lower interest provisioning.) 

The main reasons for losses are obsolete plants and 
technology, high cost of production and stiff competition 
being faced by the company. 

(e) to (e) CCI has been declared sick on 8th August 
1996 by the Board for Industrial and Financial 
Reconstruction (BIFR). BIFR vide its letter dated 
11.11.:'004 has directed Industrial Finance Corporation of 
India (IFCI), the Operating Agency (OA) to prepare and 
submit Draft Rehabilitation Scheme (DRS) in respect of 
eel. The decision regarding revival of eCI is dependent 
on receipt of the DRS from the IFC.l. 

Production of Ethanol 

(i82. SHRI TUKARAM GANPATRAO RENGE 
PATIL: 

SHRI KASHIRAM RANA: 
SHRI DINSHA PATEL: 
SHRI PRAKASHBAPU V. PATIl: 
SHRI KIRIP CHALlHA: 
SHRI KULDEEP BISHNOI: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(il) the details of progress made on conservation of 
pl!llOl by introducing ethanol-doped petrol all over the 
rounlry; 

(b) whether the pilot project eet up for production of 
ethanol have shown any positive results; 

(c) if so, whether the Govemment would consider 
mandating the Sugar Industry to increase the production 
of ethanol; and 

(d) if 80, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (d) The Ministry of Petroleum 
and Natural Gas had set up three pilot projects in the 
year 2001 with a view to examining the operational, 
financial, environmental, logistic and other related aspects 
of blending of ethanol with petrol. After their success, the 
Govemment implemented the 5% ethanol-blended petrol 
programme in notified sugar producing, States/adjoining 
States and Union territories. According to the revised 
parameters of the programme, If the price at which ethanol 
is offered for the programme is comparable to the price 
of ethanol for alternative uses, and is comparable to the 
delivery price of petrol at the notified locations, and if the 
supply of ethanol can be maintained at such prices, supply 
of 6% ethanol-blended-petrol in notified areas is 
mandatory. Since, molasses, a derivative of sugar used 
for the manufacture of ethanol, is a decontrolled item 
and ethanol manufacture is a de-licensed activity, 
entrepreneurs are free to take independent commercial 
deciSions regarding the manufacture of ethanol. 

011 and Ga. Field. 

583. SHRI KINJARAPU YERRANNAIDU: 
SHRI DUSHYANT SINGH: 

WiH the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the number of oil wells operating In Rajasthan 
and the quantity of oil extracted therefrom so far; 

(b) whether oil and gas fields have been discovered 
in the Southem parts of Rajasthan; and 

(c) if so, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (c) No oil wells are under 
commercial operation in the State of Rajasthan. However, 
during the testing of exploration wells in the block RJ-
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ON-90/1, about 16,990 Metric Tonnes of pit oil was 
produced and sold by the operator during 2004. 

So far, 9 oil discoveries have been made in the pre-
NELP Block RJ-ON-90/1 located in the south west part 
of Rajasthan. Out of this, 4 discoveries have been 
declared commercial on 15.10.2004. 

3 gas fields have been discovered in the Western 
part of Rajasthan by Oil India Limited (OIL). The produced 
gas (around 0.72 MMSCMD) is supplied to Rajasthan 
Rajya Vidyut Utpadan Nigam Lirnited (RRVUNL) through 
GAIL. 

/Trans/alion/ 

Construction of Overbrldge at Manmad Junction 

584. SHRI DEVIDAS PINGLE: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Government has received any 
representation for construction of a new overbridge at 
Manmad Junction; 

(b) if so, the details thereof; and 

(e) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) Two representations, one from Shri Sashlkant S. 
S~'lu. . Vice-President of Lions Club, Manmad and 
nnothel from Dr. Rajendra Suryavanshi, Secretary, 
Manmad City Judges forwarded through Shri 
Ilmishchandro Chavan, Hon'ble Member Par1iament has 
ilean rp.ceived. 

(c) The existing Foot-over-Bridge at Manmad is 
sufficient to cater to the present level of traffic. 

(El1gllshl 

Bids to 011 and Gas Blocks 

585. SHRI C.K. CHANDRAPPAN: 
SHRI GURUDAS DASGUPTA: 
SHRI IQBAL AHMED SARADGI: 

Will the Minister of PETROLEUM AND NATURAL 
(;AS be pleased to state: 

(a) whether the Government has invited bids for 20 
oil and gas blocks In the fifth round under the New 
Exploration Licensing Policy; 

(b) if so, the details thereof; 

(c) the response of the bidders; and 

(d) the decision taken for allotment of oil and gas 
blocks in the said round? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS Af'lD MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) Yes, Sir. Government 
have invited bids for exploration and production of all & 
gas in 20 blocks ':8. 12 onland, 2 shallow offshore and 
6 deep water bloc/QI under the fifth round of the New 
Exploration Licensing Policy (NELP). 

(c) The response of the bidders can be known only 
after the bid closure date on 31.06.05. However, several 
companies have been visiting the data rooms set up for 
the purpose. 

(d) The NELP, approved In 1997, provides a level 
playing field for both Private and Public Sector 
Undertakings for award of exploration acreages th'Wl9h 
global competitive bidding. The bids are decided by the 
Government on the basis of a transparent quantitative 
bid evaluation criteria. We expect to announce the award 
by the end of July. 2005 and sign the contracts towards 
the end of September or ear1y October. 

Throwing out of Paanngers from 
Farrakka Expre .. 

586. SHRI AJOY CHAKRABORTY: 
SHRI PRALHAD JOSHI: 
SHRI RAJEN GOHAIN: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Government is aware of the incident 
of throwing out of passengers from Farrakka Express at 
Shlkohabad station; 

(b) If so, the details of the incident alongwlth the 
number of persons died/lnJured and compensation 
provided to the victims"helr family; 

(c) the action taken by the Government against those 
found guilty for this Inhuman act; 
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(d) the details of such inhuman incidents that too~ 
place during the last two years Including number of 
persons died/injured, compensation provided to them and 
action taken against tile guilty persons, ir.c:ident-wlse; 

(e) whether the Government is taking serious note of 
the growing incidents of the innocent passengers being 
thrown out of the running trains; and 

(I) if so. the measures the Railways is taking to 
avert such incidents? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) Yes, Sir. On 
23.1.2005, some persons were pushed out by mlllt .. ,y 
and Border Security Force (BSF) personnel from Train 
No. 3483 Farrakka Express at Shikohabad Railway Station 
from General Coach No. 83740 AB. At that moment Train 
No. 2393 Up Sampurna Kranti Express passed through 
and 5 of these passengers were run over by the train. 
A case under Crime No. 4/2005 under Section 323, 304 
and 504 I PC and sect!on 145 of the Railways Act, 1989 
has been registered on 23.1.2005 by the Govemment 
Railway Police, Shikohabad. The Polictl have arresttld 

3 military personnel and one BSF Constable. Military 
personnel were handed over to the military authorities for 
funher action and the BSF Constable was sent to judicial 
custody. 

As regards compensation paid to the victimaltheir 
families, compensation Is paid after a claim Is flied II' the 
Railway Claims Tribunal and a decrees Is awarded. Since 
no compensation claim has yet been filed by the victims' 
families, no compensation has been paid to them. 

(d) A statement is attached. 

(e) and (f) The maintenance of law and order and 
control of crime on Railways including in running trail'S is 
the responsibility of the State Govemment concemed. Thtl 
Railways, however, In order to improve safety and security 
of passengers travellinp h" trains, have amended the 
Railway Protection Force (RPF) Act, 1957 and the 
Railways Act, 1989 to enable Railway ProtecticIO Force 
to effectively supplemel1t the &Horts of tre Govemment 
Railway Polico (GRP) of the State Governments in 
controlling Crime against the passengers. The Railway 
Protection Fcrce staffs are deployed nn many trains and 
station premises for this purpose. 

Sl6lt1mllnf 

Railways Years 

2 

CR 2003-04 

2004-05 

No. of 
Cases 

3 

No. 01 Persons Compensation 
Died Inlured Paid 

4 5 6 

Action taken against the guilty persons 

7 

On 26.11.2004, a paaaenger was thrown out 
of train No. 5220 Up for Sitting arrangement 
when train was passing through Bhusawal to 
Mumbal due to a scuffle held between two 
groups of passengers. GRP/Bhu88wal has 
registered a case vids crime No. 150103 uls 
143, 147, 149, 307, 302, 427, 504 & 106 IPC 
dated 30.11.2004. Aftc- investigil,;on the case 
was filed on "A final report" dated 29.4.2004. 

(1) on 17.9.2004, one Pdssenger threw out his 
Wife while travelling by train No. 2621 On 
(Lashkar Exp.) is S-7 coach, in between 
Igarpuri and Ghoti railway stations. GRP! 
19arpuri has registered the case VIde crime No. 
25104 uIa 302, 498(a) an'" 34 IPC and arrested 
the accused passel\Q8r. 
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(2) On 28.9.2004, one paasenger was thrown 
out by his brother·in·law while travelling In train 
No. 1093 On In between Jalgaon·Shlrsoli 
stations following a scuffle. GRP/Jaigaon 
regiatered a case under crime No. 122104 1.118 
302 IPC and arrested the accused. 

ER 2003-04 1 On 22.7.04, one boy aged 14 years was 
thrown out from the ladies compartment of 
Train No. K-8 On (Katwa local) by a lady 
passenger at Kuntlghat Rly. Station over 
Howrah Division. GRPSlBandel has registered 
a case No. 3012004 dated 22.7.04 uls 325 
IPC against the lady passenger and arrested 
her. The case ended with charge sheet ~ 
No. 25104 dated 6.10.04 uls 3251307 IPC. 

2004-05 On 2.1.05, one lady passenger pushed down 
from train No. Sl·266 On (Sealdah· 
Lakhlkantapur Local) over Sealdah Division. A 
case under crime No. 112005 dated 3.1.05 
ull 341, 323, 354, 307 IPC was registered by 
GRPSJBarulpur and arrested one person. The 
case ended with charge sheet ~ No. 041 
2005 dated 31.1.05 uls 341, 323, 354 IPC. 

ECR 2003-04 

2004-05 2 2 (1) On 21.2.2004, one person was thrown out 
from Train No. 6264 On In between Sugaull· 
Motlharl In Samastlpur Division by GRP. GRPI 
Narkatlaganj registered a case No. 48104 dated 
24.7.2004 uls 302, 323, 379, 34 IPC. 

(2) On 02.10.2004, one lady passenger was 
thrown out from Train No. 280 On at Sitamarhi 
Railway Station by GRP/Stiamarhi. GRPI 
Darbhanga registered a case No. 83/04 dated 
02.10.2004 U/S 341, 323, 324, 325, 387 against 
guilty GRP staff. 

ECoR 2003.04 

2004-05 

NR 2003-04 2 1 (1) One TIEIGhaziabad on ticket checking duty 
was thrown out from train No. 2 HHD (Delhi. 
Hathras..QuHa P .... nger) on 3.9.03 by milk 
vendors. A C888 was registered under case 
file No. 4103 uls 332, 504, 506, 533 IPC & 
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146 Rly. Act against three persons. All 03 
accused surrendered in the court and were 
later balled out. 

(2) One foreigner passenger was thrown out 
of 2GDK EMU at Farldabad by unknown 
miscreant after snatching Rs. 8000/- & other 
belongings. A case under crime No. 26/04 
U/S 356 was registered by GRP/Faridabad. 

2004-05 3 2 (1) One military personnel was thrown outside 
from Train No. 2404 (Pooja Exp.) by his 
colleagueslfellow passengers in between Bhatia 
and Gorawan stations on 10.7.04. GRPI 
Ludhiana has registered a case under crime 
No. 92104 U/S 302, 34 IPC dt. 11.7.04 and 
arrested of 2 accused persons. 

(2) One passenger thrown out from Train No. 
4673 (Shadeed Exp.) at Platform No.3 Delhi-
Shahadara Rly. Station by unknown miscreants 
on 9.11.04 after looting Rs. 6000/- in cash. A 
case was registered by GRPlDelhl Main under 
crime No. 450/04 u/s 302, 392 IPC against 
unknown miscreants. 

(2) One beggar was thrown out from S-10 
coach of Train No. 4646 (Shalimar Exp.) on 
11.1.05 in between Budhi-Khatua station by a 
drunken military personnel. A case on crime 
No. 1/05 U/S 307 IPC was registered by GRP! 
k.hatua. 

NCR 2003-04 2 2 (1) On 24.1.04, one person was pushed out 
by some unknown persons from the general 
coach of train No. 8237 On in between Ajahi 
& Chhata stations. GRPlMathura has registered 
a case crime No. 23/04 U/S 147, 302, 307, 
323, 504 & 34 IPC and 145 Rly. Act and 
arrested one miscreant. 

(2) On 25.1.04, one person was thrown out 
from train No. 5664 at Bhadan Rly. station by 
unknown miscreant. A case under crime No. 
15104 uls 147, 302 & 34 IPC was registered 
at GRP/FZC and arrested Qne person. 

2004-05 2 5 (1) On 23.1.2005, some persons were pushed 
out by military and Border Security Force 
personnel from Train No. 3483 Farrakka 
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Express at Shikohabad Railway Station from 
General Coach No. 83740 AB and at that 
moment Train No. 2393 Up Sampuma Kranti 
Express passed through and 5 of these 
passengers were run over by the train. A case 
under crime No. 412005 uJs 323, 304 and 504 
IPC and 145 Railway Act has been registered 
on 23.1.2005 by Govt. Railway Police, 
Shikohabad. They arrested 3 military personnel 
and one BSF Constable. MiHtary personnel 
were handed over to military authorities for 
further action and the BSF Constable was sent 
to judicial custody. 

(2) On 27.7.2004, one military personnel was 
thrown out by unknown passengers from 
general coach of Train No. 2780 near Jakhora 
Railway Station and looted cash Rs. 50,000/-
with suitcase. A case crime No. 54/04 uJs 394 
IPC was registered at S.O. GRP LAR on 
28.7.2004 

On 30.11.2004, one passenger was thrown out 
from Train No. 9165 'Jp by· RPF escort party 
a case vide crime No. 111/04 uJs 393, 302 
IPC dated 30.11.2004 was registered against 
theRPF escort party. In this regard RPF escort 
party had been placed under suspension and 
Department proceedings are undar process. 

On 8.12.2004, one child aged 13 years was 
thrown out between Degawara-Rajgarh stations 
by one passenger from Train No. 188 HSR-JP 
Passenger. A case was registered under crime 
No. 11312004 uJs 307 IPC dated 8.12.2004 bi' 
GRP/Alwar and arrested the accused person. 
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(Trans/a/ion} 

Interim Report on Mukerla Rail Accident 

587. SHRI RAGHURAJ SINGH SHAKYA: 
SHRI NIKHIL KUMAR CHOUDHARY: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Interim Investigation Report on 
Mukeria rail accident has been submitted to the 
Government; 

(b) if so, the findings thereof; and 

(c) the follow up action takenlto be taken by the 
Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. Preliminary 
report of the Chief Commissioner of Railway Safety, who 
is inquiring into this accident has been received. 

(b) The preliminary report indicates that this 
unfortunate accident appears to. have occurred due to 
despatch of 9112 Down Jammu Tawi-Ahmedabad Express 
from Mirthal station and 1 JMP (DMU) Passenger from 

6 7 

On 23.1.2004, one passenger was pushed out 
by local Train No. 252 Up between Boriwall-
Kandivali by unknown miscreant. GRPIBorivail 
registered a case vld6 crime No. 17/04 U/S 
307 & 34 IPC dated 30.1.2004. Case was 
closed vide 'A' summary dated 3.8.2004 

Bhangala station simultaneously towards each other in 
the same block section by the respective Station Masters. 

(c) Action has been initiated on the recommendations 
made in the Preliminary report. 

[Eng/ish} 

Supply of Ga. by GAIL 

588. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) the salient features of the agreement signed by 
Gas Authority of India Ltd. for supply of gas to Pipavao-
Sourashtra Gas Power Plant; 

(b) whether GAIL has supplied the gas according to 
the agreement, and 

(c) if not, the total gas supplied by the Gas Authority 
of India Ltd. (GAIL) to Plpvavo-Sourashtra Gas Power 
Plant and the reasons for short supply of gas? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
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SHANKAR AIYAR): (a) GAIL has not signed any 
agreement for Pipavavo Power Project. 

(b) and (c) Do not arise. 

Agr .. ment between ONOC Vldesh and 
Ru •• 1an 011 Company 

589. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI BRAJA KISHORE TRIPATHY: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether ONGC Videsh Limited and Russian oil 
major have agreed to jOintly bid for blocks belong to the 
Russian Government; 

(b) if so, the salient features of the agreement signed 
In this regard; and 

(c) the time by which the production from such blocks 
is likely to be started? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) ONGC Vicesh Limited (OVL) and 
Rosnett are already partners In Sakhalin-I project in 
Russia, in wnlch OVL has 20% stake. 

Further discussions about possible areas of 
collaboration have been held at Ministerial, official and 
commercial level on this subject, and encouraging 
progress has been made in this regard, but no commercial 
agreements have as yet been concluded for joint bidding 
by ONGC Videsh Ltd. and any Russian oil major for oil 
and gas blocks in Russia. 

(b) and (c) In respect of Sakhalin-I project, OVL will 
get a share in production as per the fonnula given in the 
Production Sharing Agreement (PSA). Limited production 
ot oil and gas from the project is expected from 2005-
06 and full production is expected from the last quarter 
of 2006-07. 

Discontinuation of Grants to NGOs 

590. SHRI HANNAN MOLLAH: WHI the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) whether many Non-Government Organisations 
engaged in development of dis-advantaged sections of 
people are facing .. rious problems due to discontinuation 
of grants-ill-aids by the Union Government in West Bengal 
and Orissa; 

(b) if so, the details thereof alongwith the reasons 
therefor; 

(c) whether the Government has received 
representations from such organisations; and 

(d) If so, the details thereof and the reaction of the 
Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JEGADEESAN): <a) and (b) Grant-in-
aid to only 31 NGOs In Orissa & West Bengal has not 
been released due to non-receipt of recommendational 
inspection reports of the State Governments. In addition, 
12 NGOs have not been given grant-in-aid due to adverse 
inspection reports. 

(c) and (d) Representation from NGOs is an ongoing 
process wherein they either provide explanation/clarification 
or additional information to the Ministry as the case may 
be. 

[Translation! 

Multi-Signal Coloured Ughl Singalling System 

591. PROF. MAHADEORAO SHIWANKAR: 
SHRI MUNSHI RAM: 
SHRI SARBANANDA SONOWAL: 
SHRIMATI ANURADHA CHOUDHARY: 

Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Government has introduced multi-
signal coloured light signalling system at railway stations 
for accident free operation of trains keeping in view the 
increasing rail accidents in the country; 

(b) if so, the States in which this system IS likely to 
be installed and the time by which installation work is 
likely to be completed; and 

(t;) to what extent the new system is helpful in 
averting accidents? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Yes Sir, Multi 
Aspect Colour Light Signalling (MACLS) system has been 
provided at 3308 stations on Indian Railways as on 
31.3.2004. This system is further being provided on Indian 
Railways at about 1250 stations as a part of replacement 
of overaged signalling assets at stations as well as at 
stations where Doubling or Railway Electrification works 
are in progress. These works are being carried out in 
almost all the States having Railway network. Sanctioned 
works charged to Special Railway Safety Fund (SRSF) 
are likely to be completed by 31.3.2007 and other 
sanctioned works in next 4-5 years depending on 
availability of funds. 

(c) In MACLS system all signals are prewamed, which 
give the driver advance information about the aspect of 
signal ahead. Further, these signals have better visibility 
than semaphore signals. This leads to safer train 
operations. Further at a station provided with Centralized 
operation of Signals and Points, track circuiting of station 
yard is also carried out along with MACLS. This prevents 
reception of a train on an occupied line, thereby 
improving safety further. 

(English) 

Underweight Cylinder. 

592. PROF. CHANDER KUMAR: 
SHRI M.P. VEERENDRA KUMAR: 
SHRI PRALHAD JOSHI: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Government is aware that LPG is 
transferred from filled in cylinders to empty cylinders by 
the gas agencies and supplying less weight cylinders to 
the consumers; 

(b) if so, the number of such caes reported during 
the last one year, State-wise; and 

(c) the steps taken/proposed to be taken against the 
gas agencies found involved in such activities? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) Public Sector on Marketing 

Companies (OMCs) have received 48 established 
complaints of supply of underweight cylinder. to 
consumers during the year 2004. The State-wise details 
are given in the statement. 

(c) Action has been taken against erring distributors 
in terms of the Marketing Discipline Guidelines (MDG)/ 
Distributorship Agreement. OMCs carry out periodic 
inspections at all distributorships. 

DetaIls of Established Complaints of Supply of Under-
weight Cylinders by LPG Distributors 

SI.No. StatesJUTs 

1. Gujarat 

2. Haryana 

3. Punjab 

4. Rajasthan 

5. Uttar Pradesh 

6. Deihl 

Total 

{Trsnslstionj 

Number of 
distributors 

found 
indulging in 
supply of 

under-weight 
cylinders 

5 

2 

5 

4 

18 

14 

48 

Installation of VLPT In Ran .. r Valley 

593. SHRI CHANDRA DEV PRASAD RAJBHAR: Will 
the Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether the VLPT towers in Lowerkoti and 
Chadhgaon areas of Shimla is not effective enough to 
cover the Ransar Valley; 

(b) whether the Government proposes to install a 
VLPT tower in'Ransar Valley in the Interest of the people 
there which would enable the people of 5 Panchayats to 
watch T.V. Programmes properly; 
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(c) if so, the details .thereof; and 

(d) if not. the reasons therefor? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) Prasar Bharatl has informed that 
the VLPTs at Rohru (Lowerkoti) and Chirgaon do not 
cover the Chansal Valley; and that there is no place by 
the name of Ransar Valley in Shimla Distric:t. 

(b) to (d) No, Sir. The signals of 00 Direct Plus, the 
Free-to-Air DTH service of Doordarshan with the bouquet 
of 33 TV Channels and 12 Radio Channels are available 
through out the country including Himachal Pradesh. The 
signals can be received with the help of a small sized 
dish receive unit. Under the circumstances, no new 
transmitters are proposed to be set up. 

(English} 

Performance of CPSU, 

594. SHRI IQBAL AHMED SARADGI: 
SHRI RAYAPATI SAMBASIVA RAO: 

Will the Minister of HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES be pleased to state: 

(a) whether the Govemment proposes to incorporate 
H set of fresh parameters in the Memorandum of 
Understanding (MoU) with Central Public Sector 
Enterprises; 

(b) if so, the details thereof; 

(c) whether the ad hoc Group of Experts has made 
recommendations to improve overall performance in 
Central Public Sector Enterprises; 

(d) if so, the details thereof; and 

(e) the action taken/proposed to be taken by the 
Government for implementation of recommendations? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
(SHRI SONTOSH MOHAN DEV): (a) and (b) The MoU 
Guidelines for the year 2005-06 have already been 
modified. Common parameters have been set In the MoU 
guidelines for all 'PSEs other than Social, Financial, 
Trading and Consultancy PSEs. In order to address the 

specific nature of these PSEa, apec:ial provisions have 
been incorporated In the MoU guidelines for the year 
2005...()6. 'Added Value' has also been redefined to capture 
productivity improvement In real terms, which may be 
computed as gross margin minus returns on capital, which 
in tum may be computed as capital recovery factor 04% 
of the capital employed for social sector PSEs and 010% 
for all other PSEs. 

(c) to (e) The ad hoc Group of Experts has not yet 
made any recommendations. 

Production of BlOoOI ... , 

595. SHRI SAN AT KUMAR MANDAL: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) the names of countries using the bio-diesel and 
what was the experience of those countries on prodUOllon 
and usage of bio-diesel in their countries; 

(b) whether the Govemment has taken any initiatives 
for introduction and commercial production of bio-diesel 
in the country; 

(c) it so, the details thereof; and 

(d) the steps taken/proposed to be taken for setting 
up of bio-diesel industries in the country? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (d) The European Union (EU), 
the United States of America (USA), Canada and some 
other countries have undertaken bic-dlesel programmes 
with a variety of feed-stocks being used. The feed-stock 
for the production of bio-diesel in EU and USA are 
vegetable oils which are mainly edible oils. Bic-dlesel is 
being blended at 5 to 20% levels In USA, Canada and 
EU, and is being used commercially. India is short of 
edible oils; hence non-edible oils like Jatropha Curcas 
and Pangomia can be considered as feed-stocks for the 
manufacture of bio-diesel in India. 

The Planning Commission has set up a Committee 
on Development of Blo-fuel which recommended the 
launching of a National Mission on Blo-diesel with a 
special focus on the plantation of Jatropha curcas. The 
Ministry of Rural Development hu been made the nodal 
Ministry for the National Mission on Blo-diesel and that 
Ministry has recently got a Detailed Project Report 
prepared by the Energy and Research Institute (TERI). 
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Tatkal Re.ervatlon Scheme 

596. SHRI CHANDRA BHUSHAN SINGH: 
SHRIMATI KALPNA RAMESH NARHIRE: 
SHRI TUKARAM GANGADHAR GADAKH: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Government is aware that due to 
hike in tatkal reservation charges, poor people are facing 
difficulty to avail this facility; 

(b) whether the Government is considering to reduce 
or withdraw increased tatkal reservation charges to make 
it attractive and affordable to the passengers; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Some representations 
have been received for reducing the Tatkal reservation 
charges. 

(b) and (c) The revised Tatkel scheme has been 
launched with several passenger friendly features e.g. 
elimination of Identity card provision while booking and 
travelling, making this facility available in all MalVExpress 
trains and in all classes (except 1st Class, 1st AC and 
lind Sitting) etc. There is no proposal to reduce these 
charges. 

Self-Reliance In Petroleum Products 

597. SHRI BALASAHEB VIKHE PATIL: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether Government has launched any initiativee 
to create energy secure environment; 

(b) if so, the detairs thereof; and 

(c) the steps taken by the Govemment to become 
self-reliance in the field of petroleum products? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) Energy Security is a 
priority issue in the National Common Minimum 
Programme and to this end a n.umber of oil diplomacy 
initiatives have been taken to both encourage Foreign 
Direct Investment in exploration and production of 

domestic hydrocarbon resources, as well as to facilitate 
access to hydrocarbon resources abroad. Two Advisory 
Committees, on oil diplomacy for Energy Security and 
Synergy in Energy, have also been constituted. 

(c) The Govemment have taken the follOWing steps 
to meet the growing demand for hydrocarbons:-

(i) improve the recovery factor from existing major 
fields by implementing Enhanced Oil Recovery 
(EOR)lImproved Oil Recovery (lOR) schemes, 
in particular Oil and Natural Gas Corporation 
Limited (ONGC) has taken up 15 fields for this 
purpose at an estimated investment of Rs. 
10,000 crore, which would also help In 
accelerating oil production from theee fields. 

(ii) increase exploration efforts through the New 
Exploration Licensing Policy (NELP); under the 
four rounds of NELP, Production Sharing 
Contracts (PSCs) have been signed for 90 
blocks. Bids for 20 exploration blocks have now 
been invited under NELP-V. 

(iii) speed up exploration efforts by ONGC and OIL 
in the blocks allocated to them on nomination 
basis. 

(iv) explore in new areas, specially in the deep water 
and difficult frontier areas, as also explore In 
the deeper layers of already producing fields. 

(v) develop faster newly discovered fields and to 
step up the use of new technologies for seismic 
surveys, work over, stimulation operations, drilling 
of wells etc. in producing areas. 

(vi) acquire acreages abroad. ONGC-Vldesh Ltd. 
(OVL) , Indian Oil Corporation Ltd. (IOCL), Gas 
Authority (India) Ltd. (GAIL) and on India Ltd. 
(OIL) have partiCipation interest in acreages 
abroad. 

(vII) make efforts to import natural gas in the form 
of liquefied Natural Gas (LNG) as well as 
through trans-national pipelines from gas rich 
regions such as the Middle-East Including Iran, 
Central Asia and South East Asia. 

(viii) It has been decided to set up strategic crude oil 
storage of 5 MIIHon Metric Tonne (MMT) capacity 
aa an emergency responee mechanism against 
short term oil supply disruption •. 
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Intere.t of Foreign 011 Companla. In 
Indian Retail MarkN 

598. SHRI DUSHYANT SINGH: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether some Foreign Oil Companies have 
evinced Interest in the Indian Petro-products retail mari<ets; 

(b) whether any specific proposals have come from 
such Foreign Oil Companies; and 

(c) if so, the reaction of the Government thereto? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (c) Government have granted 
authorisation to mari<et transportation fuels to MIs. Shell 
India Mari<eting Private limited (SIMPL), a foreign oil 
company as per Government's Resolution dated 8th 
March, 2002. As per this Resolution authorisation to 
market transportation fuels may be given to any company 
investing, or proposing to Invest, Rs. 2,000 crore in. 
exploration and production, refining, pipelines or terminals. 

/Trans/ation] 

Pending Railway Project. 

599. SHRI HEMLAL MURMU: WYI the Minister of 
RAILWAYS be pleased to state: 

(a) the latest position of pending railway projects as 
on January 31, 2005; 

(b) whether the Government has recently decided to 
start new railway projects In various States particularly In 
Jharkhand and Bihar; 

(c) if so, the details thereof; 

(d) whether the Government has received any 
proposal from the State Government or from the 
Members of Parliament for the development of railway In 
Jhari<hand; 

(e) if so, the details thereof; and 

(f) the action taken by the Government so far in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Penellng projects are 
those projects which have been Included in the budget 
without obtaining requisite prior clearances. At present 
there are five such projects. There are 240 ongoing 
projects which include 5 pending projects. These are in 
various stages of progress. 

(b) and (c) Following projects have been included In 
the Budget 2005-06: 

New Lin •• 

1. Deoria Sadar to Hathua (Bihar/UP) 

GAUGE CONVERSION 

1. Pratapnagar-Chhota Udepur (Gujarat) 

2. Chhlndwara-Nagpur 
Maharashtra) 

(Madhya 

DOUBLING 

1. Jharsuguda-Rengali (Orissa) 

2. Kursela-Seemapur (Bihar) 

3. Maheshkunt-Thanablhrpur (Bihar) 

4. Bhimsen-Juhi (Uttar Pradesh) 

5. Sahjanwa-Munderwa (Uttar Pradesh) 

6. Babhnan-Mankapur (Uttar Pradesh) 

7. Ekma-Jlradei (Bihar) 

8. Jalpur-Dausa (Rajasthan) 

9. Salka Road-Khongsara (Chhattlsgarh) 

10. Chlnpain-Sainthia (West Bengal) 

11. Panki-Bhaupur-3rd line (Uttar Pradesh) 

12. Bhilai-Durg-3rd line (Chhattlsgarh) 

Pradeshl 

13. Allahabad-Subedarganj-3rd line (Uttar Pradesh) 

ELECTRIFICATION 

1. Moradabad-Lucknow-Utralia (338 Route Kms) 

(d) to (f) The details of each and every demand 
received is not maintained. However, some of the recent 
requests received regarding development of railway 
alongwlth their status in Jhar1<hanel are as under:-
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Demand 

Now Line between Korba-Lohardaga 

New rail line between Barwadih and Chirmiri 

New rail line between Tata Nagar to Ranchl via 
Chandil-Namkon 

New Line between Chatra-Gaya 

New Line from Nawada to Giridish 

New Line from Gaya to Daltonganj 1178 Immamganj 

(Translation} 

Increase In Security Deposit of Dom •• tlc LPG 
Cylinder 

600. SHRI DALPAT SINGH PARSTE: Will the 
Minister of PETAOLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether security deposit of LPG domestic cylinder 
has been increased from Rs. 650 to Rs. 850; 

(b) if so, the reasons therefor; 

(c) whether the Government have increased the price 
of LPG; and 

(d) if so, the reasons therefor and the number of 
times it has been increased during the last three years? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTEA OF PANCHAYATI RAJ (SHRI MANI 

Status 

A survey for Korba-Lohardaga new line was conducted 
in 2001-02. As per results of the survey, cost of the 
326 km long line had been assessed as Rs. 621.67 
crore with a rate of return of 7.25%. In view of heavy 
throw forward of ongoing projects and acute constraint 
of resources, proposal could not be taken up for 
consideration. 

Chirmiri-Bishrampur 1178 Boridand, KaronJi is already an 
existing Broad Gauge (BG) line, Bishrampur-Ambikarpur 
new BO line is an approved work which is in progress. 
As per results of the survey conducted in 2001-02, cost 
of 182 km long new line between Chirimiri and Barwadih 
had been assessed as Rs. 406.86 crore with a rate of 
return of 4.85%. In view of heavy throw-forward of 
ongoing projects and acute constraint of resources, 
proposal could not be taken up for consideration. 

Survey for the new line from Ranchi to Kandra has 
been completed. Survey for a new Broad Gauge line 
from Kandra to Namkom is in progress. 

An updating survey has recently been completed. 

Survey proposed in Budget 2005-2006. 

Survey proposed in Budget 2005-2006. 

SHANKAR AIYAR): (a) and (b) Consequent upon the 
increase in procurement price of LPG cylinders by the 
Oil Marketing Companies (OMCs) due to increase In steel 
prices, the rate of security deposit on 14.2 kg domestic 
LPG cylinders was increased effective 19th January 2006 
from As. 650 per cylinder to As. 850 per cylinder for 
new connections. However, the rate of security deposit 
for North-Eastem States including Sikkim has not been 
increased and the same remains at Rs. 500 per cylinder. 

(c) and (d) The revisions in the retail selling prices 
(ASP) of 14.2 kg domestic LPG cylinder at Delhi during 
the last three years are as under:-

Effective Date 

01.03.02 

17.03.02 

16.06.04 

05.11.04 

ASP (RsJCylinder) at Delhi 

259.95 

240.45 

261.60 

281.60 
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The increases on 16.06.04 and 05.11.04 were 
effected with a view to passing on a small portion of the 
increase in international prices of LPG to domestic 
consumers. Despite this marginal increase, OMCs had 
under-recoveries of around Rs. 6403 crore on domestic 
LPG during April-December, 2004. 

(Eng/ish] 

ONGC MoU wfth Ru.slan Institute of Mining 

601. SHRI RAYAPATI SAMBASIVARAO: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether State owned 011 and Natural Gas 
Corporation has signed a MoU with Russian Institute of 
Mining for technical collaboration to tum coal into gas; 

(b) if so, the details of agreement and to what extent 
Govemment has been able to· implement agreement; 

(c) whether the gas could be available from coal in 
Mehsana-Ahmedabad block and Patan Tharad Block; 

(d) if so, whether ONGC has already completed Its 
preliminary work on this project; and 

(e) if so, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIY AR): (a) Oil and Natural Gas Corporation 
Ltd. (ONGC) have signed an Agreement of Collaboration 
(AOC) with the Skochinsky Institute of Mining-National 
Mining Research Centre (SIM-NMRC), Moscow, on 
25.11 .2004 for Underground Coal Gasifioation (UCG). 

(b) and (c) The AOC envisages cooperation in the 
following areas:-

Sharing technical know-how and technologies 
related to UCG. 

Development and application of expertise in UCG 
technologies. 

Establishing technical feasibility through field 
demonstrations for different geological, 
hydrological and environmental conditions. 

Establishing the comm~rcial feasibility of the 
process through a pilot. 

The AOC having been signed, the areas for 
undertatdng UCG pilots would be firmed up In consultation 
with the SIM-NMRC. Mehsana-Ahmedabad Block and 
Patan Tharad Block are both probable locations for the 
pilot project. 

(d) No, Sir. 

(e) Does not arise. 

CommiSSioning of DOlAtA alation In Kerale 

602. SHRI M.P. VEERENDRA KUMAR: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) the number of AIR stations and Doordarshan 
Kendras in Kerala, which have been technically completed 
but not commissioned; 

(b) the reasons for not commissioning them; 

(c) the number of posts In various categories of staff 
lying vacant In AIR stations and Doordarshan Kendras In 
Kerala alongwith the reasons therefor; and 

(d) the steps taken/proposed to be taken by the 
Govemment to fill up the vacant posts? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) and (b) Prasar Bharati has 
informed that the work at one AIR station and one DO 
Studio Centre has been completed but are awaiting 
commissioning due to non-availability of staff. 

(c) 43 posts in Doordarshan and 140 posts In AIR 
are lying vacant due to administrative reuons. 

(d) Filling up of posts and occurrence of vacancies 
is a continuous process. All steps to fill up the vacant 
posts, wherever possible, are bENng taken. 

Reducllon of EqUity of CPSE. 

603. SHRI CHANDRAKANT KHAIRE: 
SHRI PRABODH PANDA: 
SHRI SUGRIB SINGH: 

Will the Minister of HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES be pleued to etate: 
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(a) whether the Government proposes to reduce 
equity of various Central Public Sector Enterprises 
(CPSEs); 

(b) if so, the details in this regard, company-wise; 

(c) the reasons for reducing the Govemment equity; 

(d) whether the Government has finalised the 
guidelines for such reduction of equity of the Central 
Public Sector Enterprises; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
(SHRI SONTOSH MOHAN DEV): (a) to (e) The proposals 
regarding change in equity structure, including reduction 
of equity of Central Public Sector Enterprises (CPSEs) 
are need-based, enterprise-specific and dependent on 
prevailing business environment. Such proposals are 
mooted by concerned CPSEs throgh their administrative 
ministry in consultation with Ministry of Finance and 
decided on case-to-case basis as per the policy on 
CPSEs stipulated in the National Common Minimum 
Programme (NCMP). 

Construction of Over Bridges at Jhargram 

604. SHRI RUPCHAND MURMU: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether any proposal for construction of a 
overbridge at Jhargram of South Eastern Railway Is 
pending with the Railway Ministry; 

(b) if so, since when it is pending; and 

(c) the time by which the decision is likely to be 
taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) No, Sir. No fresh 
proposal is pending with Railway. However, the work for 
construction of Road Over Bridge (ROB) in lieu of an 
existing leve: croSSing at Km. 153/31-15411 at Jhargram 
was sanctioned In 2001-02, on cost sharing basis with 
State Government. Railway portion of work (Bridge proper 
across the Railway track) shaH be executed by Railway 
and approaches by State Government. General 
Arrangement Drawing has been approved by Railway. 
Estimate for approach portion and acoeptance of 80me 

standard stipulations are stili awaited from State 
Government. 

Objection. for Construction of aeale Clvle 
Amen"I.. elong Road 

805. SHRI D.V. SADANAND GOWDA: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether the Ministry of Defence 18 objecting to 
the proposal of Bangalore Mahanagar Palika to the 
construction of basic civic amenities in main roads along 
side Defence land; 

(b) if so, the reasons therefor; 

(cl whether the Ministry will look Into this request 
afresh and allow Bangelore Mahanagar Palika to take 
construction of these civic facilities; and 

(d) If so, the time by which the said project is likely 
to be allowed? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) No, Sir. A Government sanction was 
Issued in 1997 regarding transfer of Defence land for 
infrastructure development of Bangalore and 11.10 acres 
land was to be given to Bangalore City Corporation. 
9.0547 acres of land has already been transferred and 
air force authorities have been requested to take action 
for transfer of the remaining land. 

(b) to (d) Does not arise in view of (a) above. 

Storage of Natural Ga. 

606. SHRI BACHI SINGH RAWAT "BACHDA": Will 
the Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether the Government propose to undertake 
and develop any project for storing underground natural 
gas; 

(b) If so, the details thereof InclUding the likely cost 
Involved vis-a-vis benefits of the project, and 

(c) the time by which the project is likely to 
completed? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
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SHANKAR AIYAR): (a) to (c) Many developed countries 
have created underground storage facUities to meet the 
eventuality of disruption in gas supplies and to meet the 
requirements of seasonal d~mand variation. In India al80, 
it has been decided to develop underground natural gas 
storage facilities. The proposal is at a conceptual stage. 
Aoandoned gas wells and salt cavems are generally used 
for this purpose. The gas consuming industries will be 
the beneficiaries of these facilities. 

(Translation} 

Pennlssion to Foreign Companies for DD 
Telecesllng Service 

607. SHRI M. ANJAN KUMAR YADAV: 
SHRI GIRIDHARI YADAV: 

Will the Minist9r of INFORMATiON AND 
BROADCASTING be pleased to state: 

(a) the details of foreign companies to whom 
permission has been accorded for Dovrdarshan telecasting 
services in ,ndia at present; 

(b) the detaiis of conditions on which permission has 
been accorded to these companies for telecasting; 

(c) thedetaiifl of the companies telecasting in I;.dian 
languages aiong with names of Indian language8, 
company-wise and the status of telecast in English by 
these companies; 

(d) the names of the channeis alongwith the duration 
of average telecast by these companies, day-wise; 

(el whether any amount or royalty has been fixed by 
these companies in this regard; and 

(I) if so, the details thereof? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) Prasar Bharati has stated that 
no foreign company has been allc..;ed time slots on any 
Doordarshan channel. 

(I-) to (f) Do not arise. 

!Eng/'~,';/ 

A8ian Petroieum Market 

608. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of PETROLEUM Af'.40 NATURAL GAS be pleased 
to state: 

(a) whether at recent Petroleum importing countries 
meeting in New Deihl on January 6, 2005, India called 
for development of an Asian Petroleum Maricet to ensure 
supply stability and reduce petroleum price volatHIty; 

(b) if so, the broad features of the contemplated 
Asian Petroleum Merteet; and 

(c) the response of the othftr Asian Member-countries 
thereto? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
5HA.NKAR AIYAR): (a) to (c) The scope for improving 
Asian markets for petroleum and petroleum products wu 
inftJr .liB discussed during the first Round Table of Asian 
Ministers on regional cooperation in the oil & gas economy 
held in New Delhi on 6th January, 2005 and attended by 
Ministers from India, Iran, Japan, Malaysia, Oman, Qatar, 
Saudi Arabia, UAE and Kuwait, besides representatfon 
from China and Korea. The issue requires careful study 
and detailed consideration with a view to identifying broad 
policy parameters that might require further Inter-
Govemmental deliberation. The Inaugural addreos of the 
Chairman and the statement by the Chairman setting out 
the draft conclusions of the conference, which, inIfIr l1li6, 
deals ~ith the question of a well-prepared Asian 011 and 
petroleum products maricet In detail, are attached. 

AnntlXUM 

Th. IfIIIUflU1'II1 Aottlau of C/¥/1T17M7 of 
Round Table eonmlflnctl 

Your E~cellency, the co-host of thia conclave, the 
distinguished Head of Delegation of the Emirate of Kuwait, 

Your Excellencies, Ministers and Heads of Delegation 
from the principal Asian suppliers and consumers of 
petroleum, 

Your Excellencies, Ambassadors to New Delhi of 
these countries, 

Distinguished representatives of the Govemments of 
partiCipating countries, 

Distinguished rerresentatives of National Oil 
Companias and the Asian Oil Industry, 

Distingui8hed delegates of the principal international 
organizations here oresent, our co-sponsor, the Secretary-
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General of the International Energy Forum, the 
distinguished representative of the International Energy 
Agency, and the distinguished Acting Secretary-General 
of OPEC-the Organisation of Petroleum Exporting 
Countries, 

My fellow-Minister, the distinguished Minister of State 
for External Affairs of India, Shri E. Ahamed, Ladies and 
Gentlemen, Fellow Asians, 

We meet in the shadow of the terrible Tsunami 
tragedy that has struck our shared continent of Asia. 
Might I request you to please stand and observe a 
minute's sUence in memory of the 1,25,000 or more who 
have been snatched so cruelly from our midst? ... Thank 
you. 

This is a moment that might yet be recorded as 
"historic" in the annals of regional cooperation in Asia. 
For this is the first gathering together of the principal 
Asian ministers charged with responsibility for the most 
cnAcial sector of the economy-petroleum and natural gas. 
Whether our meeting today does get recorded as "historic" 
does, of course, depend on the outcome of our 
deliberations and of our resolves to persist on the path 
of such dialogue. I have little doubt, however, that it 
will-for in the very act of journeying to our capital you 
have reglste",d your commitment to our shared destiny. 
Through almost all of the advancement of human 
civilization, It is Asia that has been in the vanguard. For 
the last few centuries, we fell to the sway of others. 
Now, once again, are we the captains of our ship and 
the masters of our fate. I thank you most warmly and 
Sincerely, on behalf of our Government and all our one 
billion people, for having done us the unforgettable honour 
of being present here at the creation. Thank you, Indeed. 

Excellencies, in the sector of our concern, 
hydrocarbons, the dawn of the 21st century heralds an 
unprecedented, dare I say revolutionary change in 
international oil and gas relations. In the last quarter of 
the last century, Asian oil producers came into their own 
when OPEC secured fair and just remuneration for the 
most vital element of growth of prosperity-oil. Now hAS 
come Asia's turn to consume that oil-and thus fuel the 
resurgence of Asia as the harbinger of the further 
advancement of human civilization. The total consumption 
of the Asian countries here present almost equals the 
total production of the Asian countries here present. No 
longer are we labouring so that others might profit. We 
have already emerged as the world's prinCipal source of 

supply; we are emerging as the world's principal 
destination for the consumption of that supply. Already, 
some two-thirds of the fO$$iI fuel that principal producers 
around this table extract from the bosom of Mother Nature 
is bought by the principal consumers represented at this 
very table. That trends will only accelerate as we traverse 
the 21st century-the Asian Century. We are gathered here 
to rise to that challenge and to avail of that opportunity. 

The Challenge, Your Excelencies, lies in eschewing 
the errors of the past. The opportunity, Your Excellencies, 
lies in fashioning a more fair, more just and more 
remunerative oil order for all of us in Asia-in which the 
Asian producer is ensured a stable, secure and 
sustainable retum for a most precious but depleting natural 
resource, and the Asian consumer is assured a stable, 
secure and sustainable regime within which to promote 
progress and prosperity for that deprived one-half of 
humankind that inhabits our shared continent of Asia. 
We commence have a dialogue to meet that challenge 
and rise to that opportunity. 

How do we do so? 

First let me deal with stability. last year has seen 
the worst roller-coaster ride in oil prices for the better 
part of a generation. OPEC has behaved most responsibly 
through this period of turmoil and turbulence. Instead of 
pursuing short-term advance, OPEC, led by its Asian 
members, has persistently striven for moderating volatility 
and dampening speculation. For this, OPEC and its 
membership have earned the world'S gratitude. Moreover, 
OPEC's production plans give the world the reassurance 
that global oil supply will keep pace with booming global 
demand, and that over the next twenty years at least 
there will be no market disequilibrium to warrant and wild 
fluctuation in prices. If, nevertheless, volatility rather than 
stability has marked international prices in the last twelve 
months that is largely because of speculation and 
apprehensions-that have been mostly belied-of the fallout 
on oil production of exogenous political developments. 
The fact is that however uncertain developments in the 
world political order have been, the underlying global oil 
economy has held a steady course. 

For us in Asia to convert that underlying stability in 
production (and the prognosis for production) into stability 
in oil markets, it Is essential that we develop a 
sophisticated Asian market for petroleum and petroleum 
products. That Is how the West converted their abundance 
of natural resources into abundance of production and 
consumption. 
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Unfortunately, we in Asia continue to behave as if 
we were still a residual consumer of Asian oil production 
when, in fact, we are the principal consumer. 

Your Excellencies, for Asia to be the residual 
consumer made some economic sense when there was 
large and growing production on both sides of the Atlantic, 
on-land in the Americas and off-shore in Europe. It was 
in that era that Western Texas Intermediate (WTI) and 
Brent emerged as markers. But as the worfd wheels into 
the 21st century, WTI output is down by three-quarter 
compared to two decades ago and Brent output is down 
by two-third compared to just a decade ago-and both 
are set decline even further, and to decline quite 
precipitately at that. Meanwhile, it is Asia, from Eastem 
Siberia through the Caspian, Central Asia and China to 
South-East Asia and to some extent even South Asia, 
and. of course, above all, Iran and West Asia, that is 
booming in both the output and throughput of oil. Yet, 
Asia has little in terms of global marker. And even less 
in terms of a well-prepared oil and oil products market. 

With a view to bringing about greater stability in AsIan 
trade in petroleum and petroleum products, can we think 
in term of an Asian market:-

• where long-term contracts become longer, 

• where price discovery through the market is 
more transparent, 

• where such transparency facilitates greater 
stability in formulate for pricing in long-term 
contracts, 

• where spot purchases occupy a progressively 
larger share of market transactions, 

• where petroleum exchanges are established and 
used, 

• where derivatives are integrated into market 
practice, 

• where,in short, an Asian marker emerges 

Which reflects Asian realities and the real role in the 
global oil economy of Asian production, Asian consumption 
and Asian trade? 

To pose the problem, Your Excellencies, is easier 
than to find the answers. But I do submit, Your 
Excellencies, that through sustained dialogue among 

ourselves, buttressed by dialogue among our experts and 
market operators, we might be able to find an AsIan 
solution to the imperatives of Asian stability. 

As for the second theme of our mee1Ing-eecurity-
the answer there too lies in promoting mutual 
interdependence. Security has two aapecta. One is security 
against unexpected disruption of supplies. As a joint 
emergency response mechanism, perhaps we should 
consider jointly building storages which would enable 
consumers to enjoy an uninterrupted flow of supplies and 
producers to enjoy an uninterrupted flow of oil revenue 
till normalcy is restored. 

The second aspect of security relates to 8SIUrance 
of markets for producers and assurance of supplies for 
consumers. This calls for mutual Interdependence through 
mutual investments In each other's countries by producer 
and consumer nations of the ASian Oil community. 
Hitherto, we have looked West for much of the investment 
In Asian petroleum exploration and production, Allan 
petroleum refining, and Aalan petroleum marketlng-and 
in saying so I include gas as well. Now, Increulngly, 
Asia itself is merging as a 81gnlficant source of investment 
In AsIa. Japan Is, of course, a long-establl8hed Asian 
investor In other AsIan countries. China In the last decade, 
as also Malaysia, have become key players in E&P In 
Asia and, indeed, the world over. So has India. We are 
already in E&P, refining and marketing projects in more 
than ten countries and much of our overseas InV9ltment 
is in Asia. Reciprocally, In refining, we In India have 
been the beneficiary of Investments by Iran in the Chennal 
Petroleum Corporation and of Qatar in LNG. These are 
but Illustrative examples. A future beckons in which Asian 
countries can become major participants In the ma8llive 
investments which need to be made In the Asian countries 
represented at this table, running to an estimated 1580 
billiOn dollars over the next 25 years In upstream, 
midstream and downstream 011 and gas development In 
all our countries put together. Investment on this 
humungous scale, to the extent possible mutual and 
reciprocal intra-Asia investment, would hugely enhance 
security of production and consumption for all of us around 
this table, for all our fellow-Asians and, Indeed, for all 
the humankind the world over. The oil and gas sector in 
India welcomes the world with open anns, and r ... rvea 
a particular welcome for Asian investors. Equally, we stand 
ready to do our share for the promotion of the global 011 
economy in general and the Asian oil economy In 
particular. We believe we should continue and intensify 
this dialogue in the interests of facilitating mutual 
investments to ensure mutual security. 
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The third great theme of our meeting today i8 austain-
ability. It has taken millions of years, indeed, hundreds of 
millions of years for Nature to create and store what we 
have substantially exhausted in a mere one hundred years 
or so. What remains we can use only if used with great 
care. That calls for conservation, on the one hand, and 
technology, on the other. Japan shown the way to both 
conservation and the technology for conservation, as 
perhaps no other country in the world has. India has had 
no alternative but to conserve and innovate, although we 
still have a long, long way to go. China has taken 
significant initiatives. So has the Republic of Korea. Asian 
oil exporting countries have demonstrated a commendable 
awareness of the importance of sustainability. The time 
now is for us to pooi together our experience, forge them 
into a shared, common experience, and build on that 
experience in concert. Sustainability in Asia calls for 
sustained dialogue among Asians. We stand ready and 
willing to place our Petroleum Conservation Research 
Association, the Indian Institute of Petroleum, the 
University of Petroleum Studies, The Energy and Research 
Institute of India (TERI), our Centre for High Technology, 
our Oil Industry Safety, DIrectorate, Indian Oil's R&D 
Centre, and all our other scientific and technological 
research and development institutions at the service of 
all Asia. It is said that one in every three Infonnatlon 
Technologies in the world is an Indian. Our achievement 
in petroleum technology is perhaps less spectacular. But 
we would be more than happy to share what we know 
with our fellow-Asians and even more to learn from others, 
above all to learn from our fellow-Asians. 

As we embark on this historic initiative which will, I 
hope, bring us together frequently, even up to once or 
preferably twice a year, perhaps alternately in a net oil 
exporting and a net oil importing country of Asia, and 
perhaps progressively expanding our ambit while keeping 
our core intact, I welcome all you once again to our 
national capital and wish you all a pleasant and fruitful 
stay in our midst. 

Your Excellencies, I thank you, one and all. 

Chainnan's Statement on the conclusion of the first 
Round Table of Asian Ministers on Regional Cooperation 
In the Oil and Gas Economy, New Delhi on 6th January, 
2006 

A. GENERAL 

1. The Asian 011 economy is integral to, and 
inseparable from, the global oil economy. 

2. With Asian destinations emerging as the principal 
consumers for Asian production, and the share of Asia In 
global production and consumption likely to progressively 
increase, cooperation between Asian producers and Asian 
consumers is crucial to ensuring 

Stability, 
Security and 
Sustainability 
through 
mutual Interdependence 
in the Asian oil and gas economy. 

3. The fundamentals of such cooperation must Include 
moderation, dialogue, mutual understanding and reepect, 
security of international supplies, demand-supply 
equilibrium, and strategic partnerships based· on a 
reciprocity of interests. 

4. To this end, an Asian dialogue is both welcome 
and indispensable aimed at evolving and elaborating an 
Asian consensus. 

S. It is, therefore, agreed that the instrumentality of 
Round Tables of Asian Ministers on Regional Cooperation 
in the Oil and Gas Economy, initiated here in New Delhi, 
must be maintained. The following countries have kindly 
agreed to host/co-host subsequent Round Tables:-

Second Round Table 

Third Round Table 

Fourth Round Table 

Saudi Arabia, Co-host: 
Japan 

Japan, Co-Host: Qatar 

Kuwait, Co-host: Republic 
of Korea 

The Round Tables may follow the pattern of 
alternating between net importing and net exporting 
countries. 

6. For the preparation of Ministerial Round Tables, 
the Secretariat of the Intemational Energy Forum might 
convene experts, operators and officials to prepare position 
papers and agenda documents. 

7. To reinforce Ministerial-level dil$Cussions at the 
Round Tables, a parallel effort may be Initiated to bring 
together Asian business operators belonging to the 
countries represented at the Round Table. 
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B. STABILITY AND SECURITY 

1. There is scope for improving Asian markets for 
petroleum and petroleum products. The issue requires 
careful study and detailed consideration, primarily among 
experts and operators with a view to identifying broad 
policy parameters that might require further consideration. 

2. Prices should be sustained at levels which 
encourage Asian consumers to increase their purchases 
01 Asian produce; ~t the same time, prices should be 
such as to encourage Asian producers to promote 
investment in oil and gas for Asian consumer destinations 
as an economic priority. 

3. Crisscross investments all along the entire oil and 
gas products chain through reciprocal investment 
interlocking of producers and consumers will guarantee 
security of both supply and demand, thus contributing to 
stability 01 prices and thereby security of both supply and 
demand. Thus stability of prices would encourage 
domestic and cross-country investment in all streams of 
the petroleum sector and other energy-related projects. 

4. Caution must be exercised in promoting balanced 
investment so that over-investment does not lead to 
excess capacity nor under-investment to shortage of 
supplies. 

5. Strategic storage and stockpiling contribute to 
security, and in this regard the valuable experience of 
Japan might hold significant lessons for other major 
consumers. However, there must be no abuse for 
illegitimate commercial purposes of such strategic storage 
and stockpiles. 

6. The exchange of information and knowledge is 
the key to increasing confidence on the part of both 
buyers and sellers. 

7. The Sustainable and Flexible Energy system 
("SAFE") proposed by Japan constitutes a useful 
framework for further consideration of issues of energy 
security. 

8. The. Iranian proposal for an Asian Bank for Energy 
Development merits deep8l" consideration. 

C. SUST AINABllITY 

1. Endorsing the importance of energy conservation 
for the protection of the environment and issues of climate 

change, the need for technological cooperation in the 
pursuit of cleaner and more environmentalY-8ound foeaIl 
fuel technologies was empha8ized. 

2. To this end, cooperation among Asian reaearch 
and development centers and the promotion of 
conservation awareneea among the general public were 
recognized a key instrumentalities. 

Airport at Kargll 

609. SHRI ABDUL RASHID SHAHEEN: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether an AIrport for small Aircraft was 
constructed at Kargil some years back; 

(b) if so, whether this Airport Is lying idle despite the 
huge investment made on it; 

(c) if so, whether the Government has a proposal to 
expand the airstrip in order to make Boeing aircraft landing 
possible; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVil AVIATION (SHRI PRAFUl PATEL): (a) Yes, Sir. 

(b) No, Sir. Indian Air Force (IAF) is operating 
scheduled services for Defence and civil requirements. 

(c) No, Sir. 

(d) Does not arise. 

(e) There is no scope for further expansIon of runway 
due to hilly terrain to make it suitable for Boeing aircraft. 

{Translation} 

Implementation of peR Act, 1885 and se ... ST. 
(PoA) Act, 1188 

610. SHRI RAMDAS ATHAWAlE: Will the MInister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(a) whether the Union Government has received any 
suggestion from the Hon'ble Members of Partiament or 
Social Organisations to ensure the role of peopfe's 
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representatives in strict ~mplementatlon of the Protection 
of Civil Rights Act, 1995 and Scheduled Castes and 
Scheduled Tribes (Prevention of Atrocities) Act, 1989 and 
fixing the responsibility and taking action against the 
concerned District officials In the matter of harassment 
and large scale loss of lie and properties of the people 
belonging to such communities; 

(b) if so, the details thereof and the reaction of the 
Government thereon; and 

(c) the steps taken or proposed to be taken by the 
Union Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JEGADEESAN): (a) to (c) No specific 
suggestion appears to have been received. However, Rule 
17 of the Scheduled Castes and the Scheduled Trtbes 
(Prevention of Atrocities) Rules, 1995 already provides 
for representation of elected Members of Parliament, State 
Legislature and Legislative Council in the State ·Ievel and 
District ievel Committees to review the implementation of 
the provisions of the Act. 

[Trans/ation} 

FunctIonIng of PIB 

611. SHRI TUKARAM GANPATRAO RENGE PATIL: 
SHRI M. ANJAN KUMAR YADAV: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) the functions of Press Information Bureau and 
the mechanism available to monitor its functioning; 

(b) the expenditure incurred by the Govemment on 
PIB during each of the last three years; 

(c) whether the work relating to drafting messages of 
the Ullion Ministers is handled by PIB; 

(d) if not, the reasons therefor; and 

(e) the efforts made by the Govemment to draw full 
work from the officers and staff of PIB? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) PIB is the nodal agency of the 

Govemment of India to disaemlnate Information to the 
print and electronic media on government policies, 
programme initiatives and achievements through different 
modes of communications such as Press Releases, Press 
Notes, Feature Articles, Backgrounds, Press Briefings, 
Photographs, Press Conferences, interviews, Data base 
available on PIB's website, Press Tours ete. PIB functions 
as an interface between the Govt. and the media and 
also provides feedback to the Govt. with the peoples 
reaction as reflected in the media. There is a system in 
place for reviewing its performance based on regular and 
periodical reports. 

(b) 

2002-03 2003-04 2004-05 
(upto January, 2005) 

Plan 45.13 150.44 76.33 
(Rs. in lakhs) 

Non Plan 1710.64 1787.14 1716.79 
(Rs. In lakhs) 

(c) and (d) In addition to dissemination of information 
to the print and electronic media, the Departmental 
Publicity Officers (DPOs) help the personal staff of the 
concemed Ministers with the drafting of messages and 
greetings for the Union and State Ministers conceming 
the Govemment Departments. 

(e) The work allocated to PIB as mentioned in (a) 
above is carried out with the support of the DPDa and 
the staff. DPOs are attached to various Ministries and 
Departments for assisting them in dis.eminatlon of 
information. They also provide feedback to their respective 
MinistriesIDepartment&. 

[English} 

Coaatal SpecIal EconomIc Zone, Manplont 

612. SHRI M. SHIVANNA: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether ONGC has made any consultancy study 
on the investment in the proposed Coastal Special 
Economic Zone (CSEZ) at Mangalore; 

(b) if 80, the details in this regard; 

(c) whether any notification has been issued in this 
regard; 
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(d) if so, the details thereof; 

(e) if not, by when it Is likely to be laaued; 

(f) whether the land for the purpose has been 
identified; and 

(g) if so, the time by which the process of acquisition 
of land is likely to be completed? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) In addition to concentrating 
on its areas of core competence, Oil and Natural Gas 
Corporation Limited (ONGC) are exploring various options 
for diversification of their activities by forward and 
backward integration including power generation. In this 
context ONGC signed a Memorandum of Understanding 
(MoU) with the Government of Karnataka for setting up 
a Special Economic Zone at Mangalore, to facilitate the 
developrnent of the required infrastructure for ONGC's 
value addition projects for which the required feasibility 
studies are at a preliminary stage. 

(c) to (g) The information is being collected from the 
State Government and others concerned and will be laid 
on the Table of the House. 

{Translation} 

Pre-examlnatlon Coaching Facilities for SC Students 

613. SHRI BRAJESH PATHAK: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pIeaaed to 
state: 

(a) whether some State Governments have fOlW8rded 
proposals to initiate free pre-examination coaching/tutorial 
classes for the S.C. students preparing for the Civil 
Service Examination; 

SI.No. Name of the 

1. 

StateslUnivereitiea/ 
NGOs 

2 

Haryana 

Location 

3 

Under the 
supervision of 
Education 
Department, 
Haryana, 
Chandigarh at 
various places in 
Haryana 

(b) if so, the details thereof; 

(c) the details of proposal accepted by the lJnIDn 
Government and the funds allocated thereunder, stllte-
wise; and 

(d) the details of the free coaching classes being 
conducted in different places specially in backward areas 
of Uttar Pradesh from Central assistance for preparation 
of different All India level competitive examinations for 
S.C. students? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JEGADEESAN): (a) and (b) Yes, Sir. 
Proposals have been received from the State 
Governments of Andhra Pradesh, Assam, BIhar, Gularat, 
Haryana, Kerala, Madhya Pradesh and Punjab seeking 
Central assistance under the Scheme of· coaching and 
allied assistance for weaker sections including sCa, 08Cs 
and Minorities during the year 2004-05. 

(c) the details of proposals accepted by the Union 
Govemment and the funds released under the scheme 
during the year 2004-05 (till 28.2.2005), State-wise are 
as under:-

(Ra. In lakhs) 

SI.No. Name of the State Funds released 

1. 

2. 

Haryana 

Madhya Pradesh 

20.00 

82.89 

(d) The details of free coaching class8s being 
conducted in different places specially In backward areas 
of Uttar Pradesh from Central assistance for preparatlt:-·. 
of different competitive examinations Including All India 
level examinations for the SC, OBC and Minority Students 
are given in the enclosed Statement. 

State 

4 

Haryana 

Course for which 
coaching cI .... 
being conducted 

5 

GroUf>A and 
Group-B 

No. of 
atudents 

6 

780 
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1 2 

2. Madhya Pradesh 

3. Punjabi University 

4. Viku Seva Samlti 

5. Raju Educational Society 

6. Educational Foundation 

7. Rural Industries 
Development Association 

8. Manipur Rural Service 
Association 

9. Social Development and 
RehabUitation Council 

10. Women's Economic 
Development Society 

11. N.S.A. Krishi Samiti 

12. SocIal ScIenca Sudha 
Research Institute 

13. Dr. Ram Manohar 
Lohiya Vyavsalk 
Prasikshan Sansthan 

3 

At Departmental 
Senior Secondary 
Schools and 
through M.P. 
Bhoj (Open) 
University, Bhoj at 
various places. 

Patiala 

Tirupetl 

Nellore 

Nagon 

Thoubal 

Imphal East 

Thoubal· 

Imphal 

Jaipur 

Kanpur 

Mathura 

{English} 

Development of Non-Metro Airports 
to Booat Tourt8m 

614. SHRI OINSHA PATEL: 
MAJ. GEN. (RETO.) B.C. KHANOURI: 

Will the Minister of CIVil AVIATION be pleased to 
state: 

(a) whether the Government has decided to develop 
some Non-metro airports in the country to boost tourism; 

4 

Madhya 
Pradesh 

Punjab 

AncIhra P1adesh 

Andhra Pradesh 

Assam 

Manipur 

Manipur 

Manipur 

Manipur 

Rajasthan 

Uttar 
Pradesh 

Uttar 
Pradesh 

5 

Group-A, 
Group-B and 
Entrance 

Group-A, 
Group-B and 
Entrance 

Entrance 

Entrance 

Group.B 

Entrance 

Entrance 

Entrance 

Other 
Examination 

Group-A and 
Gtoup-8 

Group-A and 
Group-B 

6 

2100 

250 

20 

120 

40 

80 

40 

40 

100 

160 

80 

80 

(b) If so, the details thereof, airport-wise; and 

(c) the details of financial allocation made for the 
purpose and target date of completion of these projects? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. 

(b) and (c) Airports Authority o~ India (MI) has 
decided to modemlze 25 tentatively selected non-metro 
airports to world class standards in phuee with focus on 
airslde and city side development and enhancement of 
non-aeronautical revenue. Indian Financial Consultants 



411 WnWsnAnswslS PHALGUNA 19, 1926 (S.tks) 418 

(IFCs) and Global TechnicaJ Adviaofa (GTAs) have already 
been appointed to conduct techno-economic feasibility 
study of 10 Identified airports to evolve an appropriate 
model based on viability of the project. The action for 
appointment of these consultants for remaining 15 airports 
in phase-II is In hand. 

Reorganlutlon of Petroleum Sector 

615. SHRI UDAY SINGH: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Government has been actively 
considering for complete reorganisation of petroleum and 
natural gas sector including private sector participation; 

(b) if so, the details thereof; 

(c) whether the revamp of petroleum sector will 
increase production of petroleum products in the country; 
and 

(d) if so, the what extent? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (d) The Government has set 
up an Advisory Committee on 17.1.2005 with the following 
terms of reference:-

(i) Examining the core competence of the public 
sector undertakings in the petroleum and natural 
gas sector of India to assess their 
competitiveness in the evolving domestic and 
international scenario; 

(ii) Analyzing the various options of leveraging their 
strengths to optimally fulfil their required 
contribution to the national objectives of: 

(i) Energy security; 

(ii) Accelerated growth; 

(iii) Sustained development; and 

(Iv) Social objectives of Government policy. 

(iii) Identifying the most appropriate structure of the 
oil public sector undertakings to secure theRe 
ends. 

The Advisory Committee is holding deliberations. 

Import of Crude 011 

616. SHRI NIKHIL KUMAR: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleued to state: 

(a) whether the Government's crude 011 import bill 
during the current year has incAHl88d In comparison to 
the previous year; 

(b) if so, the facts thereof; 

(c) whether the Government have formulated any 
strategy to bring down the 011 import bill and to increeee 
indigenous production of crude oH; and 

(d) if so, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) The import bID during the 
current year (April-December, 2004) was Rs. 85.541 crore 
against Rs. 60,450 crore of the previous year (April-
December, 2003). 

(c) and (d) Government have taken the following 
steps to meet the growing demand for 011:-

(i) to improve the recovery factor from exleting 
major fields by implementing Enhanced 011 
Recovery (EOR)llmproved 011 Recovery (lOR) 
schemes; in particular 011 and Natural Gaa 
Corporation Umlted (ONGC) has taken up 16 
fields for this purpose at an estimated investment 
of As. 10,000 erore, which would also help In 
accelerating 011 production from theae Helds. 

(II) to increase exploration efforts through the New 
Exploration Licensing Policy (NELP); under the 
four rounds of NELP, Production Sharing 
Contracts (PSCs) have been signed for 90 
blocks. 

(iii) exploration by ONGC and OIL in the blocks 
allocated to them on nomination basis. 

(Iv) to explore In new areas, specially In the deep 
water and difficult frontier areas, as also explore 
In deeper layera of already prodUCing fiefdI. 

(v) to develop faster newly discovered fields and to 
step up the use of new technologies for seismic 
surveys, work over, stimulation operations, drilling 
of wells etc. In producing areas. 



419 Wn1ttm Answsl$ MARCH 9, 2005 420 

(vi) to acquire acreages abroad. ONGC-Videsh Ltd. 
(OVL), Indian Oil Corporation Ltd. (IOCL), Gas 
Authority (India) Ltd. (GAIL) and Oil India Ltd. 
(OIL) have participation in acreages abroad. OVL 
has presence in 10 countries. 

Voluntary Retirement by HPCL Employee. 

617. SHRI JUAL ORAM: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether a large number of employees of 
Hindustan Petroleum Corporation limited (HPCL) have 
opted for voluntary retirement; 

(b) if so, the number of employees of HPCL taken 
VRS during 2003-2004 and 2004-05 separately; and 

(c) the details of the VRS package announced by 
HPCL for them? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) Out of 11,351 employees, 
530 employees opted for the Voluntary Retirement 
Scheme (VRS) when it WEaS introduced tor the first time 
in 2004-05 in Hindustan Petroleum Corporation Limited 
(HPCL). 

(c) The Scheme was in line with the guidelines of 
the Department of Public Enterprises (OPE) on VRS. 
Employees opting for VRS are entitled to ex-gratia 
payment equiva'611t to 60 days emoluments (Basic 
Pay+DA) for each completed year of service or salary for 
the balance number of months of service, whichever is 
less. Besides, they are eligible for other separation 
benefits as applicable for normal superannuation like 
encashment of earned leave/half pay leave, Gratuity, 
Provident Fund, availing or encashing of Leave Fare 
Allowance, Medical Benefits etc. 

Joining of UN Peacekeeping M' •• 'on In Congo 

618. SHRI BRAJA KISHORE TRIPATHY: 
SHRI SUGRIB SINGH: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether the Indian Armed Forces have joined 
UN Peacekeeping Mission in Congo; 

(b) if so, the details thereof; . 

(c) the criteria adopted for selection of such team; 
and 

(d) the number of troops joined UN Peacekeeping 
Mission in Congo so far? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) and (b) An Infantry8rigade Group, 
two Indian Aviation contingents and one Airfield Support 
Unit contingent are stationed in Congo. 

(c) Infantry battalions of all regiments are given a 
chance to be deployed in UN Miasions by rotation. A 
roster to this effect have already been prepared and Is 
being followed. Units who fare exoeedingly well In 
operational and in overall performance are normally 
preferrE.d over others. 

The team composition In respect of ,Air Force is 
worked our on the basis of the organisational structure 
of an operational unit capable of carrying out independent 
operations. 

(d) The number of troops who have joined UN 
Peacekeeping Mission in Congo so far, is 3529. 

Wlthdrawel of A ...... nce by HPCL 
from Panlpet Refinery 

619. SHRI SUGRIB SINGH: 
SHRI JAI PRA~SH (MOHANLAL GANJ): 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether Hindustan Petroleum Corporation Limited 
has withdrawn their assistance from Panlpat Refinery; 

(b) if so, the details and the reasons therefor; and 

(c) the manner in which the refining capacity work of 
Panipat Refinery is to be completed and who has been 
assigned the task? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (c) The project for expansion 
of the refining capacity of Panipat Refinery from 6 MMTPA 
to 12 MMTPA at a cost of Rs. 4165 crore is being 
implemented by IOCL with Engineers Irldi. Limited 88 

Project Management Consultants. Some preliminary 
discussions on sharing of capacity In the Panlpat Refinery 
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were held between IOCl and HPCL, but no agreement 
could b& reached. 

{Translation} 

Coaoh Rehabilitation Workahop In Bhopal 

620. SHRI KRISHNA MURARI MOGHE: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Government of Madhya Pradesh has 
sent a proposal to convert coach rehabilitation wor1<shop, 
Bhopal into rail coach factory; 

(b) if so, the details thereof; and 

(c) the action taken by the Union Government on 
the proposal? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. A letter has 
been received from the Government of Madhya Pradesh 
addressed to Hon'ble Minister of Railways on the subject. 

(b) In the aforesaid letter, the Government of Madhya 
Pradesh have mentioned the need for conversion of 
Coach rehabilitation workshop, Bhopal into rail coach 
factory. 

(c) Coach manufacturing facilities are available with 
Indian Railways at Integral Coach Factory, Chennai and 
Rail Coach Factory, KapurthaUa. In addition, Bharat 
Earthmovers Ltd., Bangalore and Jessops, Calcutta are 
also manufacturing coaches. At this stage, it Is not the 
intention of the Gov!. of India to set up a new rail coach 
factory at Bhopal or anywhere else as the existing 
capacity of the coach man!Jfacturing units with ongoing 
plans for expansion is considered sufficient for the present 
need. 

Development of Cloalng Terminal 

621. SHRI VIJAY KUMAR KHANDELWAL: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Government of Madhya Pradesh has 
sent any proposal for th~ development of Closing Terminal 
in view of movement facility regarding Habibganj station 
in Bhopal which is emerging as a main station now; 

(b) if so, the action being taken by the Govemment 
in this regard; and 

(c) the time by which it Is Ukely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): <a> to (c) No, Sir. However, 
a proposal of West Central Railway for development of 
Habibganj as second coaching terminal of Bhopal at a 
cost of Rs. 4.95 Crora has been included in the Budget 
2005-06. 

{English} 

Renovation of Ballard Bunder Gate 

622. SHRI GURUDAS KAMAT: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether Ballard Bunder Gate of Mumbal Naval 
Dockyard Is being reshaped/renovated; 

(b) if so, the details thereof; 

(c) whether it will be opened for the public; 

(d) If so, the details thereof; and 

(e) If not, the reasons therefor? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) and (b) No, Sir. Only the area 
surrounding the Gate Is being cleared. 

(c) to (e) In view of the heritage status of the Ballard 
Bunder Gate, Hmited access for Its public viewing will be 
permitted, with prior security clearance. 

{Tl'lUlSllllionj 

Allocation of Fund. under Welfare Schem •• 

623. SHRI MUNAWAR HASSAN: Will the Minl.ter of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) whether the Govemments of Uttar Pradesh and 
Delhi have sent some Schemes related to the welfare of 
destitute children, old people, widows, destitute. and 
physically handicapped people to the Union Govemment 
for allocation of fund; 

(b) If so. the details thereof; 

(c) whether the Govemment has allocated funds 
under these Schemes during the current year; and 
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(d) if so, the details thereof, scheme-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JEGADEESAN): (a) and (b) Yes, Sir. 
Only four proposals have been received from State 
Govemments of Uttar Pradesh and NCT of Delhi out of 
which two proposals are under the Scheme of 
Upgradation/establishment of Special Employment 
Exchange for Physically Handicapped Persons and other 
two are under the Scheme "A Programme for Juvenile 
Justice". 

(c) and (d) During the current financial year Rs. 
1,45,521/- has been released to the State Government 
of Uttar Pradesh and Rs. 4,00,478/- has been released 
to Govemment of NCT of Delhi under the scheme of 
Upgradationlestablishment of Special Employment 
Exchange for Physically Handicapped Persons. 

{English} 

Film Festival of India 

624. SHRI ALEMAO CHURCHILL: Will the Minister 
of INFORMATION AND BROADCASTING be pleased to 
state the amount sanctioned and spent in the recently 
held Film Festival of India in Goa? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): The Ministry of Information and 
Broadcasting, Govemment of India in collaboration with 
the Government of Goa had organized the 35th 
Intemational Film Festival of India at Goa, during the 
period 29th November, 2004 to 9th December, 2004. 
While the expenditure on infrastructure etc. were incurred 
by the Government of Goa, the Ministry of Information 
and Broadcasting had sanctioned Rs. 157.25 lakhs in 
connection with organization of the festival. Few bills in 
connection with the festival expenditure are In the process 
of settlement and the expenditure is expected to be within 
the sanctioned amount of Rs. 157.25 lakhs. 

Tout Menace at 101 Airport 

625. SHRI D. VinAL RAO: Will the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether the Govemment is aware that despite 
taking the steps, nuisance of touts continues to plague • 
the Indira Gandhi Intemational Airport in Delhi as reported 
in "The Hindu" of February 2, 2005; 

(b) If so, the number of such cases reported during 
the last one year; and 

(c) the corrective measures being taken by the 
Govemment to stop the tout menace at the airports? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yee, Sir. 
However, tout menace has been brought under control 
to a great extent with the help of Central Industrial 
Security Force (CIS F) and Delhi Police. 

(b) A total of 3428 touts were apprehended out of 
which 1255 were fined by Airports Authority of India, 
1788 were fined by Traffic Police and 385 were handed 
over to the police. 

(c) The following steps have been taken to curb such 
activities: increase in surveillance through Close Circuit 
Television (CCTV) and on-foot patrolling in the tout prone 
areas, increase in fine amount, checking of movement of 
unauthorised taxis by Traffic Police, providing Tourist 
Police to guide the tourists and adequate number of pre-
paid taxis, verification of antecedents of the taxi drivers 
by the Special Branch of Deihl Police and taking 
immediate legal action against persons found involved in 
touting activities. 

{Translation} 

Gauge Conver.lon between Mudkhed-K1nwat and 
Pumla-Akola Rail Rout •• 

626. SHRI D.B. PATIL: Will the Minister of 
RAILWAYS be pleased to state: 

<a) whether due to funds constraInta gauge conversion 
between Mudkhed-Kinwat and Pumla-Akola rail route 
under Nanded Railway division has been delayed; 

(b) If so, the steps taken to provide adequate funds 
for the project; and 

(e) the time by which gauge conversion is likely to 
be completed and trains introduced on this route? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VElU): (a) to (c) Gauge conversion 
of Mudkhed-Adilabad via Kinwat (162 ~ma) and Pumia-
Akola (210 kms.) sections are ongoing works which are 
in progress. Adllabad-K1nwat section (45 kms) has been 
completed and commissioned for passenger traffic during 
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the current year. Work on rest of the section is in 
progress. On Purnia-Akola section, earthwork and bridge 
works are in progress. Outlays of Rs. 30.00 crore and 
Rs. 25.00 crore respectively have been proposed for the 
works in Budget 2005-06. Target date for completion of 
the works has not yet been fixed. 

{English} 

Night Viewing of Monumente 

627. SHRI S.K. KHARVENTHAN: Will the Minister of 
CUL TURE be pleased to state: 

(a) whether the Government proposes to open more 
monuments in the country including Qutab Minar for night 
viewing on the lines of Taj Mahal; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefore? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) to (c) There is no such proposal 
under consideration. However, a part of the Qutab 
Complex is proposed to be opened for night viewing 
keeping the security aspect in view. 

{Translation} 

FM Transmission by Private Companlu 

628. SHRI BAPU HARI CHAURE: Will the Minister 
01 INFORMATION AND BROADCASTING be pie_eel to 
state: 

<a) whether the Government has given pennission 
for FM transmission to private companies; 

(b) If so, the details of the private companies which 
have been permitted; 

(c) whether complaints have been received regarding 
transmission against theae companies; and 

(d) If 80, the action taken In this regard? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) Yes, Sir. 

(b) Sixteen Private Companies signed License 
Agreements for 37 FM radio channels In 19 cities. 
However, only 22 FM channels were operationalised by 
nine companies in 12 cities. One of the company has 
since closed down its only radio station at Mumbai. A 
statement showing datalls of the companies and locations 
for which they signed license Agreement is enclosed. 

(c) and (d) A complaint from Prasar Bharati was 
received in June, 2002 regarding broadca8tlng of news & 
current affairs on a Private FM channel in Mumbal. The 
matter was taken up with the broadcaater, who had 
responded that it had happened inadvertently and that 
they have taken measures to ensure that this is not 
repeated. Other broadcasters were also asked to ensure 
the same. No further complaint regarding transmission of 
FM radio channel of any Licensee has been receiVed. 

Details of Privattl Companies which haIlS signed LictInse AgfB(Jmtmt for FM Privllt. Radio Stlltiol1$ 

SI.No. 

1. 

2. 

3. 

4. 

Name of Companies 

2 

MIs. Entertainment Network 
(India) Ltd. 

Vertex Broadcasting Co. Ltd. 

India FM Radio Pvt. Ltd. 

Radio Today (Mumbai) 
Broadcasting Pvt. Ltd. 

Locations 

3 

Mumbai, Delhi, Kolkata, Chennai, Indore, Ahemdabad, Pune, 
Bhubaneswar", Cuttack·, Jabalpur·, Lucknow· and Hyderabad· 

Kolkata·, Bhopal·, Indore· & and Vishakhapatnam· 

Kolkata 

Mumbai 
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2 

5. Radio Today (Delhi) 

6. Radio Today (Calcutta) 

7. Music Broadcast Pvt. Ltd. 

S. Sun TV Pvt. Ltd. 

9. Millennium Mumbai 

10. Millennium Delhi 

11. Millennium Chennai 

12. Udaya TV 

13. Hitz Fm Radio India Pvt. Ltd. 

14. Radio Mid-day West (India) Pvt. Ltd. 

15. Mid-day Radio North (India) 

16. Mid-day Broadcasting South 
(India). Ltd. 

"Not Operationalised 
OClosed down on 29.04.2004 

/Eng/ish} 

ConversIon of LPG Gas PIpelIne Into 
Natural Gas Pipeline 

629. SHRI SURESH KALMADI: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Gas Authority of India limited (GAIL) 
is planning to convert its LPC pipeline into a Natural 
Gas Transportation pipeline which runs from 
Visakhapatnam to Hyderabad and Secunderabad; and 

(b) if so, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAVATI RAJ (SHRI MANI 
SHANKAR AIVAR): (a) No, Sir. 

(b) Does not arise. 

TV Coverage In Uttaranchal 

630. MAJ. GEN. (RETO.) B.C. KHANDURI: WUI the 
Minister of INFORMATION AND BROADCASTING be 

3 

Delhi 

Kolkata 

Bangalore, Lucknow, Mumbai, Nagpur·, Patna·, DeIhl 

Coimbatore, Tirunvelveli, Chennai 

MumbaiO 

Delhi" 

Chennai· 

Visakhapatnam 

Kolkata 

Mumbai 

Delhi· 

Chennai· 

pleased to refer to the reply given to Unstarred Ouation 
No. 3n dated December 2, 2004 regarding Radio TV 
connectlYlty In Uttaranchal and state: 

(a) the methodology of wort<ing out the population 
coming under the 'TV Coverage' in Hilly and Mountainous 
areas like those of Uttaranchal; and 

(b) the TV Coverage in Districts of Garhwal, Pauri, 
Chamoli and Rudraprayag of Uttaranchal, separately for 
each district? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) Methodology adopted by Praser 
Bharati for computing coverage of any TV transmitter is 
as under: 

(i) Maximum coverage range of the transmitter is 
determined taking into account power of the 
transmitter, type of antenna and height of the 
tower on which antenna is mounted. 

(II) Population in the coverage zone of the 
transmitter is estimated on the basis of 
population density as indicated in the census 
book. 
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In the hilly areas, theN Is likelihood of shadow 
pockets in the coverage zone of the transmitter due to 
terrain conditions. Reception surveys are not conducted 
for estimate of coverage data. 

(b) District-wise TV coverage figures are as given 
below:-

District 

Garhwal Pauri 

Chamoli 

Rudraprayag 

Percentage of district 
area covered 

60 

30 

32 

Doubling of Ahmedabad-Deihl U.,. 

631. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of RAILWAYS be pleased to state: 

(a) whether there is any proposal for broadgauge 
double line from Ahmedabad to Delhi via Abu road and 
Ahmedabad to Haps; and 

(b) if so, when the work is likely to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) On Delhi-
Ahmedabad section, doubling of Jalpur-Phulera and Delhi-
Rewari section by gauge conversion of existing Metre 
Gauge line have already been taken up. Doubling of 
Jaipur-Dausa has also been included in the Budget 2005-
06. Further, a survey for doubling of Delhi-Ahmedabad is 
also in progress. 

On Ahmedabad-Hapa section, double broad gauge 
line already exists on Ahmedabad-Viramgam section. 
There is no proposal to double the balance section from 
Viramgam to Hapa. 

[Trans/ation] 

Security Ammgementa for Flight. 
to Gulf countrle. 

632. SHRI PRABHUNATH SINGH: Will the Minister 
of CIVIL AVIATION be pleased to state: 

(a) whether the Indian Air1ines has demanded in flight 
security arrangement for its flights to Gulf countries; 

(b) if so, the details thereof; and 

(c) the action taken by the Govemment thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): Ca) No, Sir. 

(b) and Cc) Do not artae. 

(English] 

Demand of Uqueffed Natural au 
633. SHRI BASUDEB ACHARIA: Will the Minister of 

PETROLEUM AND NATURAL GAS be pleased to state: 

Ca) the details of preeent demand of liquefied Natural 
Gas quantity being supplied through IndIgenoua production 
and quantity being imported, project-wise; 

(b) whether the Govemment has proposed for import 
of huge quantity of LNG through plpetlnes from different 
countries; 

(c) if so, the details of action taken in this regard; 

(d) whether the Govemment has also taken steps to 
increase indigenous production of LNG; and 

(e) if so, details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) As against an allocation of 120 
Million Standard Cubic Met/'88 Per Day (MMSCMD), the 
availabHity of Natural Gas is only around 84 MMSCMD, 
including 9 MMSCMD of Re-gasified Liquefied Natural 
Gas (RLNG) available from Petronet LNG limited CPLL),s 
Liquefied Natural Gas (LNG) Terminal at Dahej in Gujarat. 

Cb) and Cc) To meet the current and projected shortfall 
in supply, Govemment propose to import natural gu In 
the form of Liquefied Natural Gas CLNG) as well as 
through transitional pipelines from gas rich countries In 
West Asia Cincluding Iran), Central Asia and South East 
Asia. Govemment Is particularty pursuing gas Imports 
through pipelines from Iran through Pakistan and from 
Myanmar through Bangladesh. The negotiations with Iran 
are at an initial stage. For the pipeline from Myanmar 
through Bangladesh. following tripartite Ministerial-level 
discussions at Yangon on 12·13 January 2005, a draft 
MoU was prepared at the technical level in Yangon on 
24-25 February 2005, and is likely to be signed shortly 
in Dhaka by the Ministers of the three countries 
concemed. PLL had signed an agreement with Ru Gas, 
Qatar in July 1999 for import of 7.5 Million Metric Tonn. 
Per Annum CMMTPA) of LNG. RecentJy, an understanding 
has been reached with Iran for import of 5 MMTPA of 
LNG with a provision for later adding 2.5 MMTPA. Import 
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of 2.5 MMTPA of LNG from Qatar has already 
commenced. 

(d) and (e) In order to augment domestic gas 
supplies, the following Initiatives have been taken: 

(i) Intensification in the exploration and production 
through New Exploration Licensing Policy (NELP) 
bidding rounds. 

(ii) Intensification in exploitation of Coal Bed 
Methane (CBM) resources through competitive 
bidding rounds. 

Installation of HPTILPTNLPTa 

634. SHRI RAJESH VERMA: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) the details of the HPT/LPTNLPTs set up 80 far 
In the country particularly in Uttar Pradesh; 

(b) whether there is any proposal to set up more 
number of HPT/LPTNLPTs In the country particularly in 
Uttar Pradesh in the coming years; 

(c) if so, the details thereof, location-wise; 

(d) whether necessary funds have been aHoeated for 
this purpose; 

(e) if so, the details thereof and if not, the reason 
for delay; and 

(f) the time by which the proposed transmitters are 
likely to be commissioned? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) The details of HPT/LPTNLPTs 
set up in the country and Uttar Pradesh in particular is 
given below:-

In the country h'l Uttar Pradesh 

HPT 195 18 

LPT 827 63 

VLPT 359 4 

Transposters 19 0 

Total 1400 85 

(b) to (f) At preaent, 20 new TV Transmitter projects 
are under implementation as per Statement. However, no 
project is located in Uttar Pradesh. Theee are expected 
to be completed in a phased m.nner . .by the end of 10lh 
Five Year plan for which adequate funds are available. 

HPTs 

TflInsmitltlr projtlcts undtlr ImpltNnBntslion 

Bhatinda (DO News) 

Bikaner 

Bllaspur 

Chhatarpur 

Oharamshala 

Oharmapuri 

Hisaar 

Hsisar (DO News) 

Kamal 

Kurseond (DO News) 

Radhanpur 

Sagar 

Saharasa 

Tirunelveli 

Vadodara 

Vadodara (DO News) 

Srinagar (DO News-upgr.) 

Sri nagar (Kashir Ch.-upgr.) 

LPT Amb~a 

VlPT Devbhog 

Identification of Track. for Electrification 

635. SHRI KIRTI VARDHAN SINGH: 
SHRI S.D. MANDlIK: 
SHRI VIJOY KRISHNA: 
SHRI KUNWAR JITIN PRASADA: 

Will the Minister of RAILWAYS be pleased to 
state: 

(a) whether the Railways has identified tracks for 
electrification during the next ten years as reported in 
the Business Standards, dated January 3, 2005; 
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(b) if so, the details of the routes identified for 
electrification; and 

(c) the estimated expenditure likely to be incurred on 
such electrification plan? 

SI.No. Name of Route 

1. Nandalur-Guntakal 

2. Pune-Wadi-Guhtakal 

3. Mughalsarai-Utraltia-
Moradabad via Sultanpur & 
Unchahar 

4. Bina-Kota 

5. Shakurbasti-Bhatinda-
Suratgarh 

6. Lingampalli-Wadi 

Total 

(c) The estimated expenditure involved in 
electrification of these sections is about Rs. 1600 erore. 

Financial Assistance under 'Programme for 
Juvenile Justice' 

636. SHRI B. VINOD KUMAR: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) the total financial assistance allocated/released to 
States/UTs under ·Programme for Juvenile Justice" for 
maintaining mandatory homes for Juvenile delinquents 
during 2004-05 StatelUT -wise; 

(b) the number of mandatory homes set-up and 
number of Juvenile inmates assisted under the scheme, 
StatelUT -wise; 

(c) whether there is any proposal to enhance Central 
assistance under the scheme; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JEGADEESAN): (a) and (b) There is 
no State/UT -wise allocation. Releases are made as per 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): <a) and (b) Yes, Sir. Indian 
RaHways have drawn a Blue Print for electrification of 
2652 Route Kilometres (RKM) for the next 10 years, which 
include the following railway routes:-

RailWay 

South Central 

South Central & Central 

Northem 

West Central 

Northem & 
North Westem 

South Central 

RKM 

222 

641 

896 

303 

429 

161 

2652 

requirements of the StatesiUT Administrations and as per 
the extant nonTlII. A atatement-I ehowing number of homes 
.et up and inmates assisted as on 31.03.2004 is 
enclosed. A Statement-II indicating the releases made to 
the State GovemmentsiUT Administrations under the said 
scheme till 28.02.2005 during the financial year 2004-05 
is enclosed. 

SI.No. 

1. 

2. 

3. 

4. 

5. 

(c) and (d) No, Sir. 

StalesIUT s No. d Inmates 

2 

Bihar 

Chhattisgarh 

Goa 

Gujarat 

Haryana 

aaaisIed duIiIg 
2003-04 (til 
31.03.20(4) 

836 

104-

955 

326 

3 

No. d Homes 
..ated during 

2003-04 (II 
31.03.20(4) 

4 

14 

2 

31 

7 
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2 3 4 2 3 4 

6. Karnataka 2766 62 15. Rajutt.n 338 4 

7. Kerala 765 22 16. Sikkim 25 1 

8. Madhya Pradesh 4072 28 17. Tamil Nadu 1830 19 

9. Maharashtra 19629 266 18. Trlpura 4 

10. Meghalaya 76 3 19. Uttar Pradesh 1723 92 

11. Mizoram 225 4 20. West Bengal 2735 29 

12. Nagaland 100 2 21. Delhi 1855 13 

13. Orissa 120 5 
Total 38749 622 

14. Punjab 465 13 
·Construction of new building 

SloNo. StateslUTs Amount (in Rs.) No. of Homes No. of Inmatea 
released during assisted during aeai8ted during 

2004-05 (till 2004-05 (till 2004-05 (till 
28.2.20(5) 28.2.2005) 28.2.2005) 

2 3 4 5 

1. Tamil Nadu 1,38,17,803 19 1780 

2. Orissa 5,73,310 5 143 

3. Rajasthan 11,94,829 4 284 

4. Sikkim 2,32,750 25 

5. Haryana 23,59,092 7 354 

6. Meghalaya 9,92,465 3 76 

7. Chhattisgarh 90,10,580 12 528 

8. Goa 4,95,140 2 74 

9. Karnataka 50,31,333 62 2764 

10. Nagaland 5,76,000 2 100 

11. Guiarat 70,00,000 55 2381 

12. Kerala 26,95,515 22 700 

13. Madhya Pradesh 1,24,89,000 24 4298 

14. Assam 60,00,000 7 400 
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2 3 

15. Maharashtra 7,52,27,861 

16. Andhra .Pradesh 4,07,92,840 

17. Punjab 64,96,780 

18. Mizoram 15,n,791 

20. Chandigarh 6,00,000 

Total 18,61,62,079 

'Sanctloned for Construction of new buDding. 

Mumbal Local Train Network 

637. SHRI EKNATH MAHADEO GAIKWAD: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether there is any proposal to revamp Mumbai 
local train network; 

(b) if so, the details alongwtth the estimated cost 
thereof; and 

(c) the time by which the project is likely to be 
completed? 

4 

154 

16 

13 

4 ., 
413 

5 

19859 

1062 

398 

225 

35,451 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) The Rail Component of 
Mumbai Urban Transport Project (MUTP) Phase-I is 
already sanctioned and under execution. 

(b) The details alongwlth the estimated coat of works 
being executed under MUTP Phase-I are enclosed In 
Statement. 

(c) MUTP Phase-I is targeted for completion In the 
June, 2008. 

RBII Projects being tJXscuted under MUTP PhBse-/ 

SI.No. 

1. 

2. 

3. 

4. 

5. 

8. 

7. 

B. 

9. 

Projects 

2 

Provision of 5th line westem Railway 

5th & 6th line between Kurla-Thane 

Borivali-Virar Quadrupling 

Optimization. of Westem Railway 

Optimization of Central Railway 

Optimization of Hllfbour line 

Direct Current to Altemating Current Conversion 

Virar Car Shed 

Electric Multiple Unit Procurementlmanufacturelretrofitment 

Cost (Rs. In crore) 

3 

59.00 

166.00 

436.00 

50.00 

100.00 

20.00 

380.00 

73.00 

1359.00 
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2 

10. EMU Maintenance facilities 

11. Stabling lines for EMUs 

12. Procurement of Track Machines 

13. Technical Assistance 

14. Resettlement & Rehabilitation 

3 

64.00 

49.00 

31.00 

40.00 

290.00 

15. Capital Expenditure for setting up of Mumbai Rail Vikas Corporation B.OO 

Total 3125.00 

Rsil ProjtJcls pmpostKI for ssnction urider MUTP Phllse-II 

SI.No. Sub-Component 

1. 5th & 6th lines Chhatrapati Shivaji Terminal-Kurta 

2. 5th &6th lines Thane-Diva 

3. 6th line Mumbai Central·Borivali 

4. Extension of Harbour line from Andheri to Goregaon 

5. EMU procurement & manufacture 

6. Maintenance facilities for EMUs 

7. Stabling lines for EMUs 

8. DC to AC Conversion 

9. Technical Assistant & institutional strengthening 

10. Station improvement & Trespassing Control 

Cost (Rs. In crore) 

464.00 

99.00 

372.00 

76.00 

2009.00 

144.00 

96.00 

205.00 

45.00 

96.00 

11 . Resettlement & Rehabilitation of Project Affected Households 94.00 

Grand Total 

011 and Gaa Block. to Foreign Firm. 

638. SHRI ADHALRAO PATIL SHIVAJIRAO: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether the Government has offered 20 oil and 
gas blocks to foreign firms for exploration; 

(b) if so, the details of the firms to whom these 
have been offered; and 

3700.00 

(c) the extent to which India's surging demand would 
be fulfilled after exploration of these blocks? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) The Government of India 
have offered 20 blocks for exploration & production of oil 
& gas under the fifth round of the, New exploration 
Licensing Policy (NELP·V). NELP provides level playing 
field for both private (Indian as weil as foreign) companies 
and Public Sector Undertakings for the award of 



441 Wfitl8n AnswtJlS PHALGUNA 18, 1926 (Ssbl) 442 

exploration acreages through Global Competitive BiddIng. 
The bids will close on 31.05.2005. 

. (c) Since these are exploration blocks, the 
hydrocarbon potential in these blocks cannot be assessed 
at this stage. Commercial production resulting from any 
discovery will certainly help In reducing the Import of 
hydrocarbons to that extent. 

[Translation! 

Misuse of Fuel 

639. SHRI RAMJI LAL SUMAN: 
SHRIMATI JAYAPRADA: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether massive misuse of fuel is depleting power 
resources especially petroleum products of the country; 

(b) if so, the estimated additional consumption of 
diesel 'and petrol in the country as compared to 
international consumption of these products; 

(c) whether the Govemment has identified the areas 
which are misusing these products and causing loss to 
the country; and 

(d) if so, the details alongwith the share of public 
sector and private sector in it, separately? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) For a developing economy like 
India, increase in Gross Domestic Production (GDP) is 
normally associated with increased consumption of all 
sources of energy, including of petroleum products. 
However, while there is always scope for better energy 
efficiency and better energy conservation, there are no 
indications of any massive misuse of petro-based fuels in 
India, although, as in the case of most consumer products, 
there is some possibility that lower value petroleum 
products are mixed with, or are SUbstituted for higher 
value petroleum products. 

(b) to (d) Such substitution of fuels does not affect 
the consumption of petroleum products in any significant 
manner. According to the Energy Information 

Administration (EIA), for 2002, per capita primary energy 
consumption in India was 330 kg of oil equivalent (kgoe) 
as against 8480 kgoe in USA, 4310 kg08 in Japan and 
830 kgoe in China, with the world average being 1650 
kgoe. 

In order to promote conservation of petroleum 
products and improve efficiency in use of petroleum 
products in India, the Govemment created the Petroleum 
Conservation Research Association (PCRA) In 1978. Since 
its inception, PCRA had been tendering advice to energy 
consuming industries and other stake-holders about good 
energy practices. It is estimated that the adoption of good 
energy practices has provided netional savings of about 
3372 thousand metric tonnes of petroleum products, on 
a cumulative basis, from 1985 onward, valued at 
Rs. 2800 crore. 

/English! 

National Advisory Council 

640. SHRI KINJARAPU YERRANNAIDU: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether the Govemment is considering to appoint 
a National Advisory Council to discover the possibilities 
of exploring new oil wells with a view to improve the fuel 
position In the country; 

(b) if so, the details thereof; and 

(c) when it is likely to be appointed? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) No, Sir. 

(b) and (c) Do not arise in view of (a) above. 

Circulation of Old Gas Cylinders 

641. SHRI DEVIDAS PINGLE: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the Govemment is aware that a large 
number of very old and outlived cooking gas cylinders 
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are in circulation in the market which are responsible for 
deaths of consumers and Government is suffering a lot 
of revenue loss as a result thereof; 

(b) if so, the number of such cases noticed by the 
Government during the last year; and 

(c) the steps being taken by the Government to stop 
circulation of such cylinders? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) Public Sector Oil Marketing 
Companies (OMCs) are procuring LPG cylinders from 
cylinder manufacturers who are approved by the Oil 
Industry Technical Committee (OITC) and have valid 
manufacturing licences from the Bureau of Indian 
Standards (BIS) and the Chief Controller of Explosives 
(CCOE). Strict control is exercised by BIS over the 
manufactured process. LPG cylinders procured by OMCs 
meet the required quality standards. 

LPG cylinders received from dlstrlbutorsltransporters 
at the bottling plants are mandatorily checked for their 
quality and genuineness to avoid the entry of fake and 
outlived cylinders in circulation. On detection of sub-
standard/spurious cylinders, these are confiscated and 
thereafter de-shaped/crushed to prevent their re-entry into 
circulation. 

(b) and (c) OMCs have not reported any accident on 
account of old and outlived cylinders supplied by their 
distributors during the last year. 

{English} 

Implementation of Rail Budget Announcement 

642. SHRI C.K. CHANDRAPPAN: 
SHRI CHENGARA SURENDRAN: 
SHRIMATI JAYAPRADA: 
SHRI MOHAN SINGH: 
DR. CHINTA MOHAN: 
SHRI SHRINIWAS DADASAHEB PATIL: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Government has announced to 
introduce new trains in the Railway Budget 2004-05; 

(b) If so, whether the said trains has since been 
Introduced as per announcement; 

(c) if so, the details thereof; 

(d) if not, the name of the trains have not been 
introduced so far and the reasons therefor; and 

(e) the time by which the remaining trains are likely 
to be introduced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (e) Of the 32 pairs 
of trains announced in the Rail Budget 2004-05, 19 pairs 
of trains could not be introduced due to operational and 
resource constraints and enforcement of model code of 
conduct in the States of Bihar, Jharkhand and Haryana. 
The cieteils of the new trains, which are proposed to be 
introduced during the current financial year, are given in 
the enclosed Statement except Saharsa-Manai Passenger, 
which will be introduced as soon as gauge conversion 
between Saharsa and Mansi is over. 

sr.IMWnt 

1. Mysore Dharwar Express 

2. Chennai Central Hubli Express 

3. Jaipur Agra Fort Express 

4. Delhi Faizabad Express 

5. Mansi Saharsa Passenger 

6. New delhi DaJtJhanga Sampark Krantl, Express 

7. Nizamuddin Secunderabad Sempark Kranti Express 

8. Nizamuddin Durg Sampark Krantl Express 
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9. New Delhi Ahmedabad Sampark Kranti Express 

10. New Deihl Ranchl Sampark Kranti Express 

11. Nizamuddin Kochuveli Sampark Kranti Express 

12. NLzamudPin Jabalpur Sampark Kranti Express 

13. New Deihl Bhubaneswar Sampark Kranti Express 

14. New Delhi Guwahati Sampark Kranti Express 

15. Delhi Sarai Rohilla Jodhpur Sampark Kranti Express 

16. New Delhi Chitrakoot Sampark Krantl Express 

17. Delhi Udhampur Sampark Kranti Express 

18. Delhi Sealdah Sampark Krantl Express 

19. Churaru Takrala Ambala Cantt. Diesel Multiple Units 

Supply of Crude 011 to Bhatlnda (b) if so, the reasons therefor; 

643. SHRI AJOY CHAKRABORTY: Will the Minister (c) whether the Union Government is considering to 
of PETROLEUM AND NATURAL GAS be pleased to reopen this airport; 
state: 

(a) whether the upcoming Oil Refinery facility at 
Bhatinda in Punjab will be fed with Crude Oil available 
from the oil welis from Rajasthan Oil Fields; 

(b) if so, whether some quarters are raiSing objection 
to this supply; and 

(c) if so, the measures being taken by the 
Government to tackle this problem? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHAI MANI 
SHANKAR ,.".!YAR): (a) Crude inputs for Hindustan 
Petroleum Corporation Limited (HPCL)'s proposed oil 
refinery at Bathinda (Punjab) will be transported from 
Mundra port (Gujarat) through a cross-country pipeline. 
HPCL has not yet· tied up any crude oil from oil fields in 
Rajasthan for this refinery. 

(b) and (c) Do not arise in view of (a) above. 

Reopening of Airport In Keshod 

644. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of CIVIL AVIATION be pleased to state: 

(a) whether the Govemment is aware that airport in 
Keshod City in Junagam District is lying olosed for long; 

(d) if so, the time by which the air services from this 
airport is likely to be started; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) The airport 
at Keshod in Junagarh District is operational with non-
scheduled operations. 

(b) to (e) Do not arise. 

Permission for Exploration and ProducUon of 011 
end Natural Gu 

645. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to etate: 

(a) whether the Government proposes to give 
permission to the private parties for exploration and 
production of 011 and natural gas from some new blocks; 

(b) if so, the number of blocks proposed to be 
offered; and 

(c) the estimated quantum of 011 and natural gas 
from eaeh of such blocks is likely to be extracted? 
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THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) The Govemment of India 
have offered 20 blocks for exploration and production of 
oil & gas under the fifth round of the New ExplClration 
Licesning Policy (NELP-V). The NELP provides a leval 
playing field for both private (including foreign and Indian) 
companies as well as Public Sector Undertakings for the 
award of exploration acreages through global competitive 
bidding. 

(c) Since, these are exploration blocks, the 
hydrocarbon potential in the above blocks can be 
assessed only after discoveries are made through 
exploration. 

(Trans/a/ion) 

Role of Private Companle. In Exploration Actlvltle. 

646. SHRI HASNRAJ G. AHIR: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) the efforts being made by the Govemment in 
order to ensure supply of 011 and natural gas in future; 

(b) whether new sources for the same are being 
explored; 

(c) the role of the private companies In exploring 
new sources; and 

(d) the, State-wise, details of exploration of new 
sources during the last three years? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) The Govemment is taking 
the following steps to meet the growing demand of oil 
and natural gas. 

(i) To improve 'the recovery factor from existing 
major fields by implementing Enhanced 011 
Recovery (EOR)lImproved Oil Recovery (lOR) 
schemes; in particular Oil and Natural Gas 
Corporation Limited (ONGC) has taken up 15 
fields for this purpose at an estimated investment 
01 Rs. 10,000 crore, which would also help In 
accelerating oil production from these fields. 

(ii) To increase exploration efforts through the New 
Exploration Licensing Policy (NELP); under the 

first four rounds of NELP, Production Sharing 
Contracts (PSCs) have been signed for 90 
blocks; the fifth round is underway. 

(iii) To explore in new areas, specially in the deep 
water and difficult frontier areas, 88 also explore 
in deeper layers of already producing fields. 

(iv) To develop faster newly discovered fields and 
to step up the use of new technologies for 
seismic surveys, work over, stimulation 
operations, drilling of wells etc. in producing 
areas. 

(v) To acquire acreages abroad. 

(vi) To explore altematlve sources of hydrocarbon 
such as Coal Bed Methane. 16 PSCs for Coal 
Bed Methane exploration have been signed to 
date. 

(vii) To tap altemate resources like Gas Hydrate, and 
Underground Coal Gasification. 

(c) To attract more investments in the Exploration 
and Production (E&P) sector and expedite the exploration 
of Indian sedimentary basins, exploration blocks under 
NELP are awarded based on intematlonal competitive 
bidding. Private companies bring in additional investments 
as well as advanced technologies and management 
practices in the E&P sector. 

(d) During the last three years, 59 oil and gas 
discoveries were made by Oil and Natural Gas 
Corporation Ltd. (ONGC), Oil India Ltd. (OIL) and privatel 
joint venture companies. In the State of Gujarat, Andhra 
Pradesh, Tamil Nadu, Assam, Rajasthan, Ttlpura and of 
the coast of Maharashtra and Andhra Pradesh. 

Defence Departmental Quota In Train. 

647. PROF. MAHADEORAO SHIWANKAR: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether additional coaches and trains have been 
provided by the Govemment under the railways amenities 
being provided to Indian soldiers during the current year 
as reported in Hindus/an dated February 01, 2005; 

(b) if so, the details thereof; 

(c) whether Defence Departmental XDD) Quota has 
been increased by the Govemment; 

(d) if not, the reasons therefor; 
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(e) the total quota on dally basis In trains under 
Defence Departmental is provided by the Railways to the 
soldiers: 

(I) the time by which this fixed quota is being provided 
and whether the .Government is ~ntemplatlng to Increase 
it; 

(g) if· 80, the details thereof and time by which It is 
likely to be increased; and 

(h) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Military trains In 
normal time (other than war time) are run by Ministry of 
Defence with their own stock. Safety and amenity 
maintenance is given to Military trains as is given to 
other trains. 

(c) to (h) Defence Department accommodation, both 
reserved and unreserved, is earmarked in trains based 
on the availability and demand pattern. This is reviewed 
from time to time and adjustments where required are 
made. No statistics of total Defence accommodation 
earmarked on different zonal railway on daily basis is, 
however, maintained. 

Discussion with US Defence Secretary 

648. SHRI BALESHWAR YADAV: Will the Minister 
of DEFENCE be pleased to state: 

(a) whether US Defence Secretary visited India in 
December, 2004; 

(b) if so, the outcome of the issues discussed with 
the US Defence Secretary; 

(c) whether India has raised objection with the US 
Defence Secretary against future supply of arms to 
Pakistan; and 

(d) if so, the reaction of US Defence Secretary 
thereto? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) and (b) Yes, Sir. Mr. Donald Rumsfeld, 
US Secretary for Defence, visited New Delhi on Decembor 
8-9, 2004. The meeting reviewed ongoing defence 
relations and initiatives wtthin the framewl)ri(-of evolving 
relations between India and the US.· Viewsw&re 

exchanged on the global and regional security situation, 
including the situation In Iraq and Afghanistan. • 

(c) and (d) The issue of sophisticated arms sales to 
Pakistan was raised during meetings with the US Defence 
Secretary. India's position on such sales and the possible 
impact it could have on the positive sentiment and 
goodwill for the United States in India, and on the 
dialogue process with Pakistan, as also ir. promoting an 
arms race in the region, was made clear. The US 
response was to acknowledge Indian sensitivity on this 
subject and clarify that it was their desire to have rapidly 
growing good relations with both the countries. 

[English} 

Co-Production of Defence Equipment. with Britain 

649. SHRI IQBAL AHMED SARADGI: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether Defence Secretary of UK visited India in 
October, 2004; 

(b) if so, the issues discussed and outcome thereof; 
and 

(c) whether India and Britain have decided to 
rejuvenate erstwhile co-production of Defence equiprnents 
that were existing before 1960; and 

(d) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) and (b) The Secretary of State for 
Defence of the United Kingdom (UK), Mr. Georffrey Hoon, 
MP, visited New Delhi as part of a tour of the region, for 
official talks on October 6, 2004. Issues discussed during 
the viSit covered ongoing bilateral defence relations 
between India and the UK and their further development, 
and topical International and regional F~rIty 1s8uea, such 
as the situation in Iraq and Afghanistan and India-Pakistan 
relcations, amongst others. 

(c) and (d) Cooperation In the defence Industries was 
discussed in general, and in the context of the licensed 
manufacture of the Hawk Advanced Jet Trainer in India. 

Changes In Defence Purch... Policy 

850. SHRI CHANDRA BHUSHAN SINGH: WUI the 
Minister of DEFENCE be plea.ed to .tate: 
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(a) whether most of the Defence Public Sector 
Undertakings having surplus capacity are exporting their 
products; 

(b) if so, whether the Defence Public Sector 
Undertakings are not getting timely clearance from the 
Government with regard to export of their products; 

(c) if so, the action taken by the Government in this 
regard; 

(d) whether the Government is considering to make 
changes in the Defence Purchase Policy to make the 
purchase of imported equipments through the buy and 
make mode with transfer of technology instead of resorting 
to the buy mode only; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY 
HANDIOUE): (a) to (c) The Defence Public Sector 
Undertakings (DPSUs) under the Ministry of Defence by 
their very strategic nature have certain inherent surge 
capacities to meet wartime exigencies. The capacity 
utilization of the DPSUs also depends on the peaks and 
troughs of domestic defence acquisition. For certain 
military stores listed by· the Directorate General of Foreign 
Trade, as is revised from time to time no clearance is 
required. Prior clearance for export is required only for 
Military Stores, which are of strategic importance for our 
defence forces. Excess capacities as and when they arise, 
Clre utilized for the civil sector and exports. 

(d) and (e) The scope of Defence Procurement 
Procedure-2002 (Version June, 2003) includes a provision 
for the procurement of equipment though imports alongwith 
transfer of technology, whenever the requirement is large 
and spr~&d over a long period of time. 

Development of Airports by PrIvate Sector 

651. SHRI BALASAHEB VIKHE PATIL: 
SHRI G.M. SIDDESWARA: 
SHRI AJIT JOGI: . 

Will the Minister of CIVIL AVIATION be pleued to 
state: 

(a) whether Foreign and Indian Joint Venture 
Corporates are being entrusted the devefopmentof six 
Metro and upgradation of' 25 major airports in India; 

(b) if so, the details thereof; and 

(c) the cost involved in each project, target date of 
completion and the composition of JV? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (8) to (c) The 
metro airports of Delhi and Mumbai are being modernised 
and restructured through Joint Venture route with Airports 
Authority of India (AAI) holding 28% share and the 
balance 74% share held by Joint Venture Company (JVC). 
In the JVC, Foreign Direct Investment (FDI) is capped at 
49%. It is estimated on preliminary basis that the cost of 
modemisation of these two airports wftl be Rs. 8720 crores 
and Rs. 6400 crores respectively. 

Greenfield airports at Bangalore and Hyderabad are 
being constructed by Joint Venture Companies (JVC), 
wherein 13% share each is held by AAI and concemed 
State Governments and balance 74% participation by the 
selected JVC. Estimated cost of each project is Rs. 1400 
crores approximately. AAI has decided to modernize 25 
tentatively selected non-metro airports to world class 
standards in phases with focus on airside and city side 
development and enhancement of ntm-aeronautical 
revenue. Indian Financial Consultant (IFC) and Global 
Technical Advisor (GTA) have been appointed to conduct 
techno-economic feasibility study of 1 0 IctentHied airports 
to evolve an appropriate model based on viability of the 
project. 

Setting up of RefIneries In State. 

652. SHRI DUSHYANT SINGH: 
SHRIMATI KIRAN MAHESHWARI: 
DR. KARAN SINGH YADAV: 
SHRI RATlLAL KAUDAS VARMA: 
SRHI AJIT JOGI: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether some State Governments have sent 
proposals to the Union Government for the setting up 
refinery In their State; 

(b) if so, the details thereof; and 

(c) the decision taken by the Unton Government 
thereon? 
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THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (c) The Refineries sector has 
been delicensed since June, 1998 and a refinery car. be 
set up anywhere In India by private or public sector 
enterprises depending on the promoters' assessment of 
Its viability. It is not the Central Govemment but public 
and private sector enterprises who consider proposals for 
setting up refineries. Public Sector Undertakings may 
consider setting up a refinery in accordance with the 
decision-making authority delegated to them by 
Govemment vide Depa~ment of Public Enterprises' Office 
Memorandum No. DPEl11 (2)/97 -Fin dated 22.7.1997. 

[Transla/ion) 

Crude 011 Production 

653. SHRI HEMLAL MURMU: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether there was a downfall in the production 
of crude oil during April-June 2004; 

(b) if so, the details of the production vis-a-vIs the 
targets during the above said period; 

(c) the percentage of downfall and the reasons 
therefor; 

(d) whether the downfall in production of crude oil 
adversely affects the economy of the country; and 

(e) if so, the steps taken/proposed to be taken in 
this regard? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) No, Sir. As against the 
crude oil production target of 8.304 MMT during April-
June, 2004, the actual production was 8.485 MMT, which 
is 1 02% of the target. 

(c) and (d) Do not arise. 

(e) Although, crude oil production was more than the 
target during the period April-June, 2004, efforts are 
continuously made to optimize oil production by way of 
Improved Oil Recovery (lOR), Enhanced Oil Recovery 
(EOR), workover of sick wells, implementation of artificial 
lift, belter reservoir management of existing fields, and 
other practices, besides exploring and developing new 
fields. 

/English} 

Fake AdvertlMlTlent Regarding V.cancl •• 

654, SHRI M.P. VEERENDRA KUMAR: Will the 
Minister of RAILWAYS be pleased to stata: 

(8) whether the Govemment is aware that a fake 
advertisement regarding vacancies in the Railways 
appeared in the Employmt1l7/ NeHlS; 

(b) if so, the facts thereof; 

(c) the action taken/proposed to be taken against 
the persons found guilty; and 

(d) the steps taken to prevent such incidents? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Yes, Sir. 
However, the fake advertisement appeared in an English 
newspaper "The Hltwada" published from Nagpur and not 
in the Employment News. The said advertisement 
contained mistakes of various kinds and appear to have 
been issued by someone to mislead the people. 

(c) The matter has been brought to the notice of 
Central Bureau of Investigation. 

(d) Instructions have been given to South East Central 
Railway for issuing rejoinder in that newspaper. 

Implementation of Recommendation. of 
AJal Vlkram Singh Com mitt .. 

655. SHRI CHANDRAKANT KHAIRE: 
SHRI JYOTIRADITYA M. SCINDIA: 
SHRI DALPAT SINGH PARSTE: 
SHRI K.C. PALANISAMY: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether Ajai Vikram Singh Committee .appointed 
by the Govemment to examine the aeMce condmons 
and other related matters of Army Officials has submitted 
its report; 

(b) if so, the salient features of the recommendations 
made by Ihe Committee; 

(c) whether the recommendations of the Report has 
been implemented for Army Officiafs; 
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(d) if so, the number of officials benefited as a result 
thereof; 

(e) whether there is discontentment amongst the Navy 
and IAF Officers over the delay In implementation of the 
Ajai Vikram Singh Committee Report for them; and 

(f) if so, the decision taken by the Govemment in 
the matter? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) Yes, Sir. 

(b) and (c) The Ajai Vikram Singh Committee 
addresses the twin problems of reducing the age profile 
of field commanders and cadre stagnation. Based on the 
recommendations of the Committee, the following orders 
pertaining to the Non-Select Ranks and restructuring of 
officers cadre of the Army have been issued by the 
Government:-

(i) Grant of substantive ranks of Captain at 2 years, 
Major at 6 years and Lieutenant Colonel at 
13 years of service. 

(ii) Grant of rank of Colonel (Time Scale) on 
completion of 26 years of service. 

(iii) Upgradation of 750 posts/appointments of 
Lieutenant Colonels in a phased manner with 
400 posts having been upgraded In the first year 
':B. 2004 and 350 posts are proposed to be 
upgraded in the second year i.B. 2005. 

(d) 19,642 officers have been benefited. 

(e) and (f) Similar proposals for the Navy and Air 
ForQP are under the consideration of the Government. 

Tran.fer of Defence Land to KemBtaka 

656. SHRI D.V. SADNAND GOWDA: Will the Minister 
of DEFENCE be pleased to state: 

(a) whether on the request of the Government of 
Karnataka, the Ministry of Defence had agreed to hand 
over 65.20 acres of Defence land at total cost of Rs. 37 
crores to the State for infrastructural development in 
Bangalore in 1997; 

(b) if so, the details of the land handed over so far; 
and 

(c) the time by which the remaining land is likely to 
be handed over to BMP? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) A Government sanction for transfer of 
defence land to the Govemment of Kamataka, measuring 
85.10 acres having a cost of Rs. 43.37 crores, was issued 
in 1997. 

(b) An area of 17 acres to the Bangalore 
Development Authority (BOA) and 9.0547 acres to 
Bangalore Mahanagar Palika (BMP) has already been 
handed over. 

(c) The remaining defence land measuring 2.0453 
acres yet to be handed over to BMP is under the 
management of Air Force. They have been requested to 
take action to hand over the same. 

Vacancl.. In Central Wald Council 

657. SHRI ABDUL RASHID SHAHEEN: Will the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state: 

(a) whether the Govemment had given an undertaking 
to the Delhi High Court on December 16. 2004 that 
vacancies in the Central Wald Council will be filled up 
within a period of six weeks; 

(b) if so, whether the Government had fiDed up the 
vacancies in the Central Wakf Council as per the 
Undertaking given in the Delhi High Court; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor and the time by which 
the vacancies are likely to be filled up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JEGADEESAN): (a) to (d) Yes, Sir. 
Additional time was sought from the Hon'bIa Court for 
reconstituting the Central Wald Council. The process of 
reconstitution is in the final stages and a notification will 
be issued soon. 

/Trsns/lJtIonj 

ScholarshIp Scheme. for SCI and OBC. Student. 

658. SHRI RAMDAS ATHAWAlE: 
DR. SATYANARAYAN JATI'YA: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 
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(8) whether the scholarship provided to students of 
Scheduled Castes and oecs is inadequate; 

(b) if so, the reasons therefor and the correctiye 
measures taken in this regard; 

(c) the financial assistance allocated and released 
under pre and post matric scholarship to the students o~ 
scheduled castes and oecs during 2004-05, StatelUnion 
Territory-wise; 

(d) the number of students of SCs and oecs 
benefited during the said period; and 

(e) the details of schemes implemented for the 
meritorious students of SCs and OBCs and financial 
assistance allocated/released thereunder during the said 
period, State/Union Territory-wise? 

THE MiNISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JEGAOEESAN): (a) and (b) No, Sir. 
Does not arise. 

(c) and (d) Funds are released on the anticipated 
requirements of the State Governments/UT 
Administrations. The State/UT-wise financial assistance 
released and number of students anticipated to be covered 
during 2004-05 under the scholarship schemes for SCs 
and OBCs is enclosed in the Statement. 

(e) Under 'Dr. Ambedkar National Scholarship 
Scheme' implemented by Dr. Ambedkar Foundation, 
scholarship is, il?ter alia, given to first three Scheduled 
Caste students scoring highest marks in the regular Class 
10th level examinations conducted by the Education 
Board/Council of each State/UT. The amount of 
scholarship is Rs. 60,000, Rs. 50,000 and Rs. 40,000 for 
1 st, 2nd and 3rd position holder respectively. In case, 
there is no girl student in the first three position, then 
one SCheduled Caste girl student scoring highest marks 
is given a scholarship of Rs. 40,000. In addition, there 
are 167 special merit scholarships of Rs. 10,000 per 
annum each to be· given to Scheduled Caste meritorious 
students securing next higher marks after third position. 
These special scholarships are distributed to various 
States in proportion to the Scheduled Caste population 
in the State. 

The Government is also awarding 20 scholarships 
(17 for Scheduled Castes) for pursuing higher studies 
abroad in the specified field of Engineering, Technology 
and Science. The scheme is administered directfyby the 

Ministry of Social Justice and Empowerment on all India 
basis. An allocation of As. 1 aore has been made under 
the scheme for the financial year 2004-05 against which 
an expenditure of As. 65.27 lakh has been made so far. 

Centrslly SponsoMd Sch6me of Post Msttfc 
Scholarship hr SC s!lJdsnts-Cenfla/ lluis16f1Ct1 

mltJllssd during the finllncilll ytJ8r 2004-05 11$ on 
28.2.2005 and anUcipllftId number of studtmts coVtlMd 

SI.No. State 

2 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Chhattisgarh 

5. Goa 

6. Gujarat 

7. Haryana 

8. Himachal Pradesh 

9. Jammu & Kashmir 

10. Jharkhand 

11. Kamatalea 

12. Kerala 

13. Madhya Pradesh 

14. Maharashtra 

15. Manlpur 

16. Meghalaya 

17. Orissa 

18. Punjab 

19. Rajasthan 

20. Sikkim 

Central No. of 
assistance students 
released covered 

(Rs. In Lakh) (Anticipated) 

3 

8034.74 

228.28 

1000.00 

1567.79 

1.93 

412.11 

301.66 

3.55 

28.80 

84.31 

1369.58 

800.97 

1366.60 

4220.47 

84.13 

4.67 

Nil 

Nil 

760.90 

No Due 

4 

299030 

21600 

94985 

36877 

115 

86332 

22097 

NA 

11491 

13705 

185645 

83633 

91076 

317008 

3018 

1464 

NA 

38583 

95527 

294 
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2 3 4 2 3 4 

21. Tamil Nadu 2291.78 275369 12. Kamataka Nil 4711 

22. Tripura 195.84 8501 13. Kerala Nil 539 

23. Uttar Pradeseh 4957.16 512612 14. Madhya Pradesh 126.56 58413 

24. Uttaranchal 302.25 31092 15. Maharashtra 47.32 69482 

25. West Bengal 649.74 190922 16. Orissa Nil NA 

26. Daman & Diu 0.89 79 17. Pondicherry 5.00 1780 

27. Dadra & Nagar Haveli Nil NA 18. Punjab 5.55 8472 

28. Deihl 6.65 NA 19. Rajasthan 63.88 31652 

29. Pondicherry 43.35 3936 20. Sikklm Nil NA 

Total 28708.15 2404971 21. Tamil Nadu 27.31 44452 

22. Tripura 5.9805 4198 
CsntrBUy SponsMld Schtlme of PI'B-Miltric SchoIstship 

23. Uttar Pradesh 88.32 62853 to tI1B childmn of those engaged in unclean 
OCCtIpBtions-Ctlnfnll assistal1CB m/BllSed during the 24. Uttaranchal Nil 2531 

finsncisl YBSr 2004-05 as on 28.22005 lind 
anticipated number of students COV'Bf'Bd 25. West Bengal 2.05 NA 

SI.No. State Central No. of Total 755.53 598653 
assistance students 
released covered 

(Rs. in Lakh) (Anticipated) Centrally Sponsomd Scheme of Pm-Matric Scholarship 
for OBC students-Central assistance mlBSsed during 

2 3 4 the financial year 2004-05 as on 28.22005 and 
anticipated number of students covetBd 

1. Andhra Pradesh 275.34 35676 SI.No. State Central No. of 

2. Assam 4.215 3148 assistance students 
released covered 

3. Bihar Nil 4833 (Rs. in Lakh) (Anticipated) 

4. Chhattisgam Nil 17241 
1. Andhra Pradesh 457.87 18229 

5. Delhi Nil Nil 
6. Gujarat 260.30 46000 

6. Goa 0.3295 "220 
15. Manipur 75.00 20790 

7. GUjarat 103.67 227764 

8. Haryana Nil 19700 
21. Tamil Nadu 132.75 60000 

9. Himachal Pradesh Nil NA 22. Tripura 120.67 54889 

10. Jammu & Kashmir Nil NA 23. Uttar Pradesh 217.91 850439 

, ,. Jharkhand Nil 988 Total 1264.60 1048347 
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Csntrally Sponsortld SchemtI of Posf.Ustric Scholarship 
for·OBC studBnts-Ctlntf1ll I18$/$tsncs I'IIIIIsSlld during 

ths /inlll7Clsl yssr 2004-05 ss on 28.2.2005 and 
anticipllf6d number of students CWIIf8d 

SI.No. State Central No. of 
assistance students 
released covered 

(Rs. in L.:-kh) (Anticipated) 

1. Andhra Pradesh 299.02 15454 

2. Assam 100.02 8580 

3. Goa 5.96 285 

4. Gujarat 323.25 13000 

5. Kamataka 248.45 18439 

6. Manipur 108.51 8840 

7. Maharashtra 13.76 

8. Punjab 109.53 8266 

9. Slkklm 6.55 1028 

10. Tamil Nadu 266.63 25120 

11. Tripura 94.51 6611 

12. Uttar Pradesh 625.89 146787 

13. Uttaranchal 62.32 7458 

14. Pondicherry 10.00 2137 

Total 2274.4 262006 

[English} 

Another Fencing on LaC 

659. SHRI M. SHIVANNA: Will the Minister of 
DEFENCE be pleased to atate: 

(a) whether the army is laying another fence along 
the LoC and check the infiltration attempts by the terrorists 
from PoK; 

(b) if so, the estimated cost thereof; 

(c\ the time by which the fencing is likely to be 
completed; and 

(d) the expenditure Incurred on the first fencing line 
along LoC? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a> No, Sir. There Is no proposal under 
consideration for the construction of another fence along 
the Line of Control; 

(b) and (c) Does not arise. 

(d) The expenditure incurred on the first fencing line 
along LoC was Rs. 315 crores. 

[Tmns/a/ion} 

Declaration 0' H .. d Poat OffIce, Luclmow •• 
National Monument 

660. SHRI BRAJESH PATHAK: Will the MInister of 
CULTURE be pleased to state: 

(a) whether the Union Government has received 
representation/request to declare the Head Post Office, 
Lucknow, Uttar Pradesh as a National Monument in 
memory of the Martyrs of the Kakori case; 

(b) if so, the details thereof; and 

(c) the steps takenlproposed to be taken by the Union 
Government in this regard? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) No, Sir. 

(b) and (c) Dceanot arise. 

{English} 

Withdrawal of Centrally Sponsored Scheme. 

661. SHRI DINSHA PATEL: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) whether the Union Government proposes to 
withdraw some Centrally sponsored achemes and transfer 
them to the State/Union Territories; 

(b) if so, the rationale behind such a move; and 

(c} the manner in which the Union Government 
proposes to contain misuse/diversion of funds of Centrally 
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sponsored schemes by the State GovernmentS/Union 
Territory Administrations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JEGADEESAN): (a) to (c) The entire 
issue of trans:er of certain Centrally sponsored schemes 
to States/UTs is under consideration. 

Exploration ot Hydrocarbon Reserves 

662. SHRI UDAY SINGH: 
SHRI ADHIR CHOUDHURY: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Union Government has assesaed 
quantum of unexplored hydrocarbon reserves in the 
country; 

(b) if so, the details in this regard;' 

(c) whether the Government has been actively 
considering to invite international firms to explore oil and 
gas in the country; 

(d) if so, the details in this regard; 

(e) whether indigenous exploration of gas and 011 
would be boosted to minimise imports; and 

(f) if so, the details in this regard? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) Prognosticated 
hydrocarbon resources of India are estimated to be about 
28085 Million Metric Tonne (MMT), out of which about 
7886 MMT in-place reserves have been established till 
1.4.2004, leaving about 20199 MMT of hydrocarbon 
resources yet to be' established through extensive 
exploration. 

(c) and (d) Yes, Sir. Exploration blocks are being 
awarded to foreign companies to explore oil and gas In 
the country since 1991 through exptoration bidding rounds 
and at present under the New Exploration Ucensing Polley 
(NELP). So far, Production Sharing Contracts (PSC&) for 
41 exploration blocks have been signed with foreign 
companies either alone or in partnership with other 
companies. 

(e) and (f) Yes Sir. As per Hydrocarbon Vision 2025, 
appraisal of all sedimentary basins of India is envisaged 
to be completed by the year 2025 and appraisal of 35% 
of Indian Sedimentary basins by the end of 10th Plan 
(2006-07). To achieve this objective, Government of India 
has taken the following steps:-

(i) Opening of new areas for further exploration. 

(ii) Under NELP, 90 exploration blocks have been 
awarded to various companies in four rounds of 
exploratory bidding held till now. The exploration 
work in NELP blocks has led to 19 oil/gas 
discoveries so far. 20 more exploration blocks 
have been offered for international competitive 
bidding under the fifth round of NELP. 

(iii) Enhanced exploration by National Oil Companies 
(NOCs) In areas awarded to them on a 
nomination basis. 

Expansion ot BHEL 

663. SHRI JUAL ORAM: Will the Minister of HEAVY 
INDUSTRIES AND PUBLIC ENTERPRISES be pleased 
to state: 

(a) whether the Bharat Heavy Electricals Limited 
(BHEL) has a proposal for expansion of its plants; 

(b) if so, the details thereof; and 

(c) the total amount required for the purpose? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
(SHRI SONTOSH MOHAN DEV): (a) and (b) Yes, Sir. 
BHEL is gearing up to enhance its power plant equipment 
manufacturing capacity to 10,000 MW by March 2007 In 
order to be in readiness to meet the emerging demands 
of Indian Power Sector during 11 th plan and beyond 
period. 

(c) An investment of up to Rs. 1,000 crore is needed 
over a period of three years. 

{Trsns/slionj 

Computerised Re .. rvatlon Centres 

664. SHRI THAWAR CHAND GEtiLOT: 
SHRIMATI KALPNA RAMESH NARHIRE: 

Will the Minister of RAILWAYS be pleased to state: 
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(8) the railway stations for which approval was given 
to set up PRS Computerised Reservation Centres and 
Booking Offices during 2003-2004 and 2004-2005 in the 
country; 

(b) the railway stations out of these approved stations, 
where P.R.S. scheme has started functioning; and 

(c) the time by which the work of P.R.S. Scheme 
approved during the said years is likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) List of locations 
sanctioned by the Ministry of Railways for providing 
Computerised Reservation Facilities during the years 2003-
2004 and 2004-2005 is given in enclosed Statement-I 
and Statement-II respectively. 

(b) List of Passenger Reservation Centres 
commissioned out of as sanctioned above is given in 
Statement-III. 

(c) Fixation of time frame for commissioning of 
Passenger Reservation System (PRS) is not possible 
since It depends on various extemal factors such as 
obtaining communication channels from Bharat Sanchar 
Nigam Limited, providing necessary Infrastructure and 
providing free of cost accommodation by the State 
Government for housing the PRS terminal in case of 
non-railhead District Head Quarter. 

SlII'-mlml I 

List of Computerized ReselYlltion Centres spproVfKi 
during 2003-04 

SI.No. Name of Location 

2 

1. Indi Road Railways Station 

2. Dalsinghsarai 

3. Parmarth Niketan 

4. Desari Railway Station 

5. Cossipore 

6. Shahpur Patoree 

7. Okha 

8. Hathua Railway Station 

9. 

10. 

11. 

1.2. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

36. 

37. 

38. 

39. 
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2 

Karppoorigram 

Mecheda 

Bansthall Niwai 

Thakurganj 

Shujalpur 

Marhaura 

Bhandup 

Patna High Court 

Jalalabad Railway Station 

Anug~ Narayan Road 

Mahabalipuram 

Srikakulam Town 

Medak 

Washim 

Hingloi Deccan 

Sangareddy 

Patan 

Dhar 

Sathyanarayanapuram 

Tumsar Road 

Alamnagar 

Chitradurg Railway Station 

Koppal 

Ratansarai 

Kota City 

Ranglya 

Hlndupur 

Jorhat 

Patna University 

Vindhyanchal 

Daliganj Railway Station 
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40. Ranikhet 71. Perambalur 

41. Dumra Court 72. Hallakandl 

42. Anandnagar 73. Chirimiri 

43. Chanchal 74. Bagalkot 

44. Burra Ba:':ar Circular Railway Station 75. Mahendergarh 

45. Bageshwar 76. Bishrampur 

46. Tezpore 77. Udhampur Railway Station 

47. Begumpet Airport 78. Mahoba 

48. Bajpattl 79. Nathdwara Railway Station 

49. SSPN Railway Station 80. Old City (Badi Chaupar) 

50. Mansi 81. Rajasthan Vldhan Sabha 

51. Sarnath 82. Chanderpura 

52. Dighwa Dubauli 83. Dausa 

53. Kantabanji 84. Tori 

54. Tumluk 85. 81mri Bakhtiarpur 

55. Shegaon 86. Oildamagar 

56. Shri Mahabir Ji 87. Blhia 

57. Banaras Town 88. B/hta 

58. Hamaut 89. Katras 

59. Karimnagar 90. Sil/guri In. (2nd Location) 

60. Diu 91. R/ngas 

61. Khargone 92. Ulhasnagar 

62. Banswara 93. Ranaghat 

63. Navagadh 94. Katwa 

64. Bijapur City 95. Sultanganj 

65. Golaghat 96. Latehar 

66. Moulali ZTC 97. Chatra 

67. Jharia 98. Barpeta 

68. Mahe 99. Vartak Nagar, Thane 

69. Tiruvallur 100. Batala 

70. Tiruvannamalal 101. Khopoli 
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102. Chalisgaon 133. Thawe 

103. B~ipada 134. Pirpaintl 

104. Rajgangpur 135. Dharmanagar Railway Statton 

105. Bistupur CBA 136. Mukerian 

106. Ghatsila 137. Oegana 

107. Siuri 138. Chakia Railway Station 

108. Gurgaon lind Location 139. Manendragarh 

109. Sibsagar Town 140. Along 

110. Kokrajhar 141. Madhuban 

111. Fatehgarh 142. Champavat 

112. Mathura Cantt. 143. Pithoragarh 

113. Kannauj 144. Madikeri 

114. Budaun 145. Kalol 

115. Barakar 146. Shertalai 

116. Palwal 147. Shantikunj 

117. Dhuri 148. Mohluddin Nagar Railway Station 

118. Rohini 149. Mankhurd 

119. Sitapur City 150. Maharajganj 

120. Nawan Shahr 151. Bergenia 

121. Fazilka 152. Yusufpur 

122. Kotkapura 153. Suraimanpur 

123. Shivpuri 154. Fatehpur Sikri 

124. Padrauna 155. Sldhwalia Railway Station 

125. Mairwa Railway Station 156. Achalpur 

126. Dr. Pt.Ravi Shukla Univ. Camp. 157. Budge Budge Rallway Station 

127. Akhnoor 158. Jeypur 

128. Dinjan 159. Kargll 

129. Narangi 160. Oahanu Road 

130. Rangapahar 161. Shajapur 

131. Muradnagar 162. Adltyepur 

132. Pattukkottai 163. Begurnpet Rai:way Station 
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164. Srinagar 4. Patna GM OffIce 

165. Sanchi 5. Jamtara 

166. 8argarh 6. Patna CCM Office 

167. Panchmarhi 7. Bhull ZTI 

168. Balaghat 8. Sakrt 

169. Chatrapur 9. Kashmere Gate CAO/C 

170. Chilka 10. SattenpalH 

171. Haveri 11. Kopargaon 

172. Meracara 12. Mankapur 

173. Pandra Road 13. Goalpara 

174. AIIMS Campus 14. Etah 

175. Brajrajnagar 15. Dadrl 

176. Raison 16. Datia 

177. Balotra 17. Kausanl 

178. Krishnagri 18. Gyanpur Road 

179. Bangalore Aiport 19. Gorakhpur Cantt. 

180. Roberts Ganj Railway Station 20. Golagokarannath 

181. Dighwara Railway Station 21. Morappur 

182. Keylong 22. IIT/Guwahati 

183. Chamba 23. Phaphund 

184. Dindori 24. Dhubri 

185. Nahar 25. Nalbert 

26. Blnnaguri 

SIII""'nl /I 27. Tonk 
List of Compuletir8d Reservlltion Centffls IIPProllfKi 28. Kishangarh Railway Station 

during 2004-05 
29. Dungarpur 

SI.No. Name of Location 
30. Namchi 

2 31. Tlruttanl 

1. Vikarabad 32. Domlngarh 

2. Salempur Railwav Statton 33. Uttarkaahl 

3. ·Kotma 34. Sirohl Road 
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35. Dalhousie 64. Bhiwandi 

36. Balugaon 65. Amalner 

37. Canning 66. Tata Memorial Hoepltal, Mumbal 

38. Kanchrapara 67. LHuah 

39. Sainthia 68. Chandanngore 

40. Barharwa 69. Tehrl Garhwal 

41. Nimtita 70. Ahwa 

42. Mainpuri 71. Sagauli 

43. Shaktinagar 72. Serarn 

44. Panki 73. Alshbagh 

45. Jawalapur 74. Shahabad 

46. Seohara 75. TorangaHu 

47. Roopnagar 76. Jangaon 

48. Barnala n. Kaklnada Port 

49. Manaknagar 78. Dornakal 

50. Hazratganj 79. Mehdlpatnem 

51. Allahabad University 80. Oronach.lam 

52. Sullurpetta 81. Morvl 

53. Baruipur 82. Bolsar 

54. Wadi 83. Sathur 

55. Kosamba 84. Wadsa 

56. Rahaeamand 85. Santragachi 

57. Athwafines (Sural City) 86. Kadur 

58. Bodell 87. Oakor 

59. Rewa City 88. Electronic City, Bangalore 

60. Duwada 89. Arsikere 

61. Amla 90. K. A. Mart<et, Bangalore 

62. Roha 91. Londa 

63. Payyanur 92. Jaleswar 
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SlIItNn.nl III 2 
List of Computsn"zed ReS'fV8t1on C8nfl1ls 

Commissioned 28. BrajraJnagar 

SI,No. Name of Location 29. Budaun 

2 30. Budge Budge Rallwa~ Station 

31. Burra Bazar Circular Railway Station 

1. Achalpur 32. Chakia Railway Station 

2 .. AIIMS Campus 33. ChaHsgaon 

3.,J Aishbagh Railway Station 34. Champavat 

4. Akhnoor 35. Chanchal 

5. Alamnagar 36. Chanderpura 

6. Anandnagar 37. Chatra 

7. Anugraha Narayan Road Railway Station 38. Chatrapur 

8. Bageshwar 39. Chilka 

9. Bajpatti 40. Chirimiri 

10. Balaghat 41. Chltradurg Railway Station 

11. Balotra 42. Cossipore 

12. Balugaon 43. Dahanu Road 

13. Banaras Town 44. DaRgan] Railway Station 

14. Bangalore Aiport 45. Dalsinghsarai 

15. Bansthali Niwai Railway Station 46. Dausa 

16. Barakar 47. Degana 

17. Bargarh 48. Desari Railway Station 

18. Barpeta 49. Dhar 

19. Batala 50. Dharrnanagar RaHway Station 

20. Begumpet Airport 51. Dhur1 

21. Begumpet Railway Station 52. Dighwa Dubauli 

22. Bhandup 53. Dlghwara Railway Station 

23. Bhiwandi 54. Dildamagar 

24. Bihia 55. Dindori 

25. Blhta 56. Dr. PT. Ravi Shukla yniv. Camp. 

26. Biahrampur 57. Dronachalam 

27. Boisar 58. Dumra Court 



477 PHALGUNA 18, 1926 (58*-" 478 

2 2 

59. Duvvada 90. Mahendergarh 

60. Fatehgarh 91. Mahoba 

61. Fatehpur Sikri 92. Manendragarh 

62. Fazilka 93. Mankhurd 

63. Gorakhpur Cantt. 94. Mansi 

64. Hamaut 95. Mathura Cantt. 

65. Haven 96. Mecheda 

66. Hindupur 97. Medak 

67. Hingloi Deccan 98. Mohluddln Nagar RaIlway Station 

68. Jharia 99. Moulali ZTC 

69. Jorhat 100. Muradnagar 

70. K. R. Market, Bangalore 101. Naher 

71. Kakinada Port 102. NathdWara Railway Station 

72. Kalol 103. Navagadh 

73. Kannauj 104. Okha 

74. Kantabanji 105. Old City (Badi Chaupar) 

75. Kargil 106. Padrauna 

76. Karimnagar 107. Pacnhmarhi 

77. Karpoorigram 108. Pandra Road 

78. Kashmere Gate CAO/e 109. Paten 

79. K.tras 110. Patna CCM OffIce 

80. Katwa 111. Patna GM Office 

81. Khopoli 112. Patna High Court 

82. Kishangarh Railway Station 113. Patna Univeraity 

83. Kokarjhar 114. Pattukkottai 

84. Koppal 115. Perambalur 

85. Kota City 116. Pithoragarh 

86. Krishnagri 117. Raison 

87. Madikeri 118. Rajasthan V1dhan Sabha 

88. MahabaUpuram 119. Ranaghat 

89. Maharajganj 120. Rangapahar 
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121. Rangiya 

122. Ratansarai 

123. Rewa City 

124. Ringas 

125. Roha 

126. Rohini 

127. Sagauli 

128. Sanchi 

129. Sangareddy 

130. Samath 

131. Sathyanarayanapuram 

132. Shahpur Patoree 

133. Shajapur 

134. Shantikunj 

135. Shagaon 

136. Shertatai 

137. Shivpuri 

138. Shri Mahabir Ji 

139. Simri 8akhtlarpur 

140. Siuri 

141. Srikakulam Town 

142. Srinagar 

143. Tata Mem. HospItal, Mumbal 

144. Tezpore. 

145. Thakurganj 

146. Thawe 

147. Tiruttani 

148. Tiruvallur 

149. Tiruvannamalai 

150. Tumluk 

151. Tumaar Road 
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152. Udhampur Railway Station 

153. Ulhasnagar 

154. Vartak Nagar. Thane 

155. Vlndhyanchal 

156. Wadi 

157. Wadla 

168. Washlm 

Alleged Inwgularltle. In Railway Freight 

665. SHRI VIJAY KUMAR KHANDELWAL: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the number of cases registered in connection with 
the alleged irregularities detected in the railway freight at 
the instance of Minister of Railways during the recent 
past; 

(b) the amount recovered in the form of Penalty; 
and 

(c) the action being taken against the officials found 
guilty? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) SpecIal checks to detect 
overloading is a continuous ongoing process. During a 
month long drive conducted at the instance of the Minister 
of Railways, about 2031 ca888 of overloading were 
detected. 

(b) A total amount of Rs. 69.20.343/-has been 
recovered as penalty. 

(c) Weigh bridges are not available at many loading 
points and sender's weight Is accepted. In such cases, 
Railway staff is generaliy not held responsible for 
overloading. Disciplinary action under DiSCipline and 
Appeal Rules Is taken whenever staff are found 
responsible for any irregularity. 

Gauge Conver.lon between Indo. and Khandwa 

666. SHRI KRISHNA MURARI MOGHE: Will the 
Minister of RAILWAYS be pleased to 8tate: 
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(a) whether the Govemment of Madhya Pradesh has 
sent any proposal for gauge converaion between Indore 
and Khandwa; and 

(b) if so, the action taken by the Govemment thereon 
and the time by which It is likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAilWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

(Eng/Ish} 

Utilisation of Bilateral Entitlement. In 
Operation of Flights 

667. SHRI V.K. THUMMAR: Will the Minister of CIVil 
AVIATION be pleased to state: 

(a) whether the private airlines have proposed to start 
operations to any country to which Air India or Indian 
Airlines do not operate except Belgium; 

(b) if so, whether the Govemment's policy was based 
on the expectation that the Indian side's entitlements 
under various bilateral would be better utilised; 

(c) if so, with how many countries bilateral 
entitlements were being utilised by Air India and Indian 
Airlines prior to the recent permission granted to Jet 
Airways and Air Sahara to operate to international flights; 

(d) how many countries of the bilateral entitlements 
are now going to be utilised by the Indian carriers; and 

(e) the policy guidelines that have been put in place 
to divert the private airlines capacity on routas to countries 
not served by Indian Airlines and Air India? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVil AVIATION (SHRI PRAFUl PATEL): (a) No, sir. 

(b) The main thrust of the new policy is optimal 
utilisation of our bilateral rights on the existing as well as 
new routes and enhancement of direct connectivity on 
these foreign routes, which are largely served by the 
Indirect carriers at present. 

(c) and (d) Currently, Air India and Indian Airlines 
are together operating to 25 countries. Besides, in some 
cases, they are also utilizing the traffic rights available 
through code share services. The number of countries to 

be served by Indian carrier would increase to 26 for the 
Summer 2005 schedule. 

(e) While the Gulf routes have been kept reserved 
for Air India and Indian Airlines for a period of three 
years, operations on all other routes will be determined 
on the operational plans of the carriera and availability of 
traffic rights and slots at airports. 

lo •• to IOCl 

668. SHRI D. VinAL RAO: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether Indian Oil Corporation Limited had lost 
Rs. 2,131 crores on sales of lPG, Kerosene and Diesel 
in the October-December 2004 period as reported in the 
Hindu dated 1 February, 2005; and 

(b) if so, the reasons therefor? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) International oil prices 
have ruled high during 2004-05. As comparea to the 
average Indian basket crude price of US$ 27.98 per barrel 
during 2003-04, the average price during 2004-05 (April 
2004-February 2005) has been US $38.24 per barrel. 
With a view to promoting equitable burden sharing of the 
increase in international prices amongst various 
stakeholders, namely, Govemment, Oil Companies and 
Consumers, Government modified excise duties and 
customs duties on PDS Kerosene, Domestic LPG, Diesel 
and Petrol during the course of the year; and Oil 
Marketing Companies (OMCs) did not pass the full 
increase in the intemational prices on to the domestic 
consumer prices. OMCs' under-recoveries on PDS 
Kerosene and Domestic LPG were partly shared by the 
upstream companies. The net under-recoveries of 10C 
(including IBP Co. Ltd., a subsidiary of ICC) on PDS 
Kerosene and Domestic LPG during October-December 
2004, after taking into account burden sharing by 
upstream companies, are estimated to be Rs. 2239 crore. 
In addition to these under-recoveries, ICC al80 had under-
recoveries on Diesel during this period. 

Unlgauge Rail Una from Sabllrmatl to Khodlyar 

669. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of RAILWAYS be pleased to state: 

(8) whether the work of BG/unigauge rail line between 
Sabarmati and Khodiyar (Western Railways) has started; 
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(b) If so, the details thereof alongwlth target fixed for 
its completion; and 

(c) If not, the reasons for delay and the time by 
which the work is likely to be started? 

THE MINISTt:R OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. Gauge 
conversion of Sabarmati-Khodiyar MG line has been taken 
up as a part of Phulera-Marwar-Ahmedabad gauge 
conversion project. 

(b) Formation and ballast supply works are in 
progress. This work will be completed in the coming years 
as per availability of resources. 

(c) Does not arise. 

Rail Project. 

670. SHRI BASU DEB ACHARIA: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether attention of the Government has been 
drawn to the news-item captioned, 'Rebels throw Railway 
projects off track' appearing In Statesman dated January 
2, 2005; 

(b) if so, the facts thereof; 

(c) whether internal security is one of the prime 
reasons for delay In completion of projects; 

(d) whether Railways have taken up the matter with 
the concerned authorities for providing adequate security 
so that the projects are not further delayed; and 

(e) if so, the delalle thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHAI A. VELU): (a) and (b) Yes, Sir. The 
news article mentioned about slowing down of progress 
on some projects due to militant and Naxalite activities in 
Jammu & Kashmir, North East Region and some other 
parts of the country. 

(c) to (e) The progress of some of the proi8Cta has 
suffered due to adverse law and order conditions in some 
parts of the country. Security aspect is gone into while 
reviewing the progress of projects and matters are taken 
up with the concerned State Government authorities for 
providing adequate aecurity from time to time. For project 

in Jammu & Kashmir, matter has been taken up with the 
Miniatry of Home Affairs. 

Showing Obecene Film at 101 Airport 

671. SHRI RAGHURAJ SINGH SHAKYA: 
SHRI NIKHIL KUMAR CHOUDHARY: 
SHAI DANVE RAOSAHEB PATIL: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether an incident of showing obscene film at 
the Indira Gandhi International Airport occurred on January 
7, 2005; 

(b) if so, the details thereof; 

(c) the action taken against the persons held 
responsible for this incident; and 

(d) the steps taken by the Government to prevent 
recurren<-e of such incidents? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) Yes, 
Sir. It was Informed to the office of the Airport Manager 
on 7.1.2005 thaI an obscene film was being shown in 
one of the entertainment TV in the arrival visitor's lounge 
at Terminal-II. On verification it was '10und that one of 
the news channels had been changed at source to "Trinity 
Channer which was showing the obscene film. The TV 
was immediately switched off and the matter was taken 
up with the Cable Operator and an F.I.R. has also been 
lodged at Terminal-II Police Station. 

(d) Following steps have been taken to prevent likely 
recurrence of such incidents: 

i. Manual selection of channel on the TV In public 
area has been blocked. 

ii. Only News Channels are displayed in public 
area. 

It has al80 been decided to provide Plasma TV with 
jammlng facility to display only News Channels and to 
debar the delinquent Cable Operator. 

Demolition In Mhow Cantonment, Area 

672. SHRIMATI SUMITRA MAHAJAN: Will the 
Minister of DEFENCE be pleased to state: 

• 
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(a) ·whether the authoriftea· of the Mhow Cantonment 
Area had issued demolition notices to 80me of the 
Bungalow holde,..; 

(b) if so, the details alongwlth the reasons therefor; 

(c) whether any order to stop demolition has been 
issued by the Government in this regard; 

(d) if so, the details thereof; 

(e) whether the elections to Cantonment Board in 
Mhow are being held regularly; and 

(f) if not, the reasons therefor? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (8) to (d) Yes, Sir. The Defence Estate 
Officer, Mhow Cantonment had Issued notices for 
demolition of unauthorized structures/constructions in 
bungalows held on Old Grant Terms wherever required 
under the law. The Government had directed the 
Cantonment authorities on 4.2.2004 not to take any further 
action to demolish till a decision Is taken regarding land 
disputes. The Defence Estate Officer, thereafter, 
suspended action to demolish the unauthorized structures! 
constructions. 

(e) and (f) Yes, Sir. Elections have been held 
regularly till 1997. The last term of the Board, as 
extended, expired on 2.3.2003. Meanwhile, as 
Cantonments BIll, 2003 ·has been introduced in Parliament 
and the same is under consideration of Standing 
Committee, no elections have been held in any of the 
Cantonments. The Boards of all the Cantonments, where 
the terms have expired, including Mhow Cantonment have 
been varied under Section 13 of the Cantonments Act, 
1924. 

{TfSItS/stlonJ 

SlOB. 

673. SHRIMA TI KALPNA RAMESH NARHIRE: Will 
the Minister of FINANCE be pleased to state: 

(a) the number of SI081 branches in the country, 
State-wise; 

(b) the number of new branches of SID81 opened 
during 2004-05 till date; 

(c) whether the small scale induatrial entrepreneurs 
are able to get appropriate loans from the said banks; 
and 

(d) if so, th~ criteria adopted in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) Small 
Industries Development Bank of India (SIDBI) has 
43 branches all over the country. The State-wise break-
up is given In the Statement enclosed. 

(b) SIOBI has opened one new branch at Baddl, 
Himachal Pradesh In February, 2005. 

(c) Yes, Sir. 

(d) SIDBI has been extending assistance to SSI units 
directly and under the refinance route through state level 
institutions and banks. SIDBI has been operating a 
number of tallor made schemes with varied criteria. 

SMItIm."t 

SI.No. Name of the State No. of Branches 

2 3 

1. Arunachal Pradesh 

2. Andhra Prade8h 2 

3. Bihar 

4. Chandlgarh 

5. Chhattisgarh 

6. Delhi 

7. GuJarat 3 

8. Goa 

9. Haryana 2 

10. Himachal Pradesh 

11. Jharkhand 2 

12. Jammu and Kaehmlr 
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2 3 

13. Karnataka 

14. Kerala 

15. Manipur 

16. Maharashtra 5 

17. Madhya Pradesh 2 

18. Mizoram 

19. Meghalaya 1 

20. Nagaland 

21. Orissa 1 

22. Punjab 

23. Rajasthan 

24. Sikkim 

25. Tamil Nadu 3 

26. Tripura 

27. Uttaranchal 

28. Uttar Pradesh 3 

29. West Bengal 

Total 43 

[English} 

SpeclaH.ed Tribunal. on Economic Ottences 

674. SHRI ADHIR CHOWDHURY: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Government have been actively 
considering f~r adequate laws and specialized tribunals 
to effectively deal with economic offences; 

(b) If so, the details thereof; 

(c) whether the '3conomic offences are posing threat 
to the economy of the country; and 

(d) if so, the concrete steps faken by Government to 
deal with economic offences in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
An Act, called the Prevention of Money laundering Act, 
2002, has been enacted to prevent money-laundering and 
to . provide for confiscation of property derived from, or 
involved in, money-laundering and for matters connected 
therewith or incidental thereto. The Act, in in/sr a/is, 
provides for establishment of an Appellate Tribunal to 
hear appeals against the orders of the Adjudicating 
Authority and the authorities under this Act. 

(c) and (d) There is no doubt that the economic 
offences pose threat to the economy of any country. To 
obviate this threat in India, in addition to other legislations, 
such as Unlawful Activities (Prevention) Act, 1967, the 
Foreign Exchange Management Act, 1999, Foreign 
Contribution (Regulation) Act, 1976, Narcotic Drugs and 
Psychotropic Substances Act, 1985 etc., the Prevention 
of Money Laundering Act, 2002 has been enacted. 

External Loan for Power Sector 

676. SHRI SURESH KALMADI: Will the Minister of 
POWER be pleased to state: 

(a) whether there has been a serious mismatch in 
;,;eneration capacities and transmission of power in the 
country; 

(b) if 50, whether the Centre has aeked the States 
to step up investment in intra-state transmission system 
and take measures to make the sector attractive for 
private sector; 

(c) if 50, the response of the State Governments 
thereon; 

(d) whether Central PSUs and Power Grid Corporation 
has sought loan from the World Bank and Asian 
Development Bank for their expansion plan in the country, 
particularly in Maharashtra; and 

(e) If so, the details thereof along with the broad 
features of the plan? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) No, Sir. 

(b) and (c) Government of India has requested some 
State Governments for augmentation of investment in 
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transmission in a planned and proper manner to pass on 
the progress made in generation and distribution to the 
consumers and to submit a list of projects where they 
plan to avail external borrowings for this purpose. 

(d) and (e) Power Grid Corporation of India Ltd. 
(PGCIL) has sought an assist?nce of US$ 400 million 
each from World Bank and Asian Development Bank 
(ADB) for implementation of certain inter-regional and intra-
regional transmission projects. A portion of the loan from 
the World Bank will be utilised for implementation of Sipat-
" Supplementary Transmission System which includes 
Seoni·Wardha 765 kV SIC line, Wardha·Akola 400 kV 01 
Cline, Akola-Aurangabad 400 kV DIC line and 
establishment of new substation at Wardha along with 
extensions of existing substations at Akola and 
Aurangabad in the State of Maharashtra. 

ADB has provided an assistance of US$ 150 million 
to Power Finance Corporation for State Power Sector 
Distribution Project for improvement in transmission and 
distribution network and renovation and modernization of 
thermal power stations in the States. Out of this loan, 
schemes for ADB assistance of about US$ 77 million 
have been identified for the State of Maharashtra. 

Urban/Rural Co-Operatlve Banke In 
Andhra Prade.h 

676. SHRI A. SAl PRATHAP: Will the Minister of 
FINANCE be pleased to state: 

(a) whether urban/rural co-operative banks in Andhra 
Pradesh approached Reserve Bank of India for help to 
overcome their difficuhies; and 

(b) if so, the details thereof and the action taken by 
the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (8) and (b) 
The Government of Andhra Pradesh had submitted 
scheme of reconstruction and revival of two banks wz. 
The Prudential Co-operative Bank Limited (PCBL) and 
The Vasavi Co-operative Urban Bank Limited (VCUBL) 
to Reserve Bank of India (RBI) demanding claims of 
Rs. 373.02 crore and Rs. 127.00 crore respectively to be 

paid by Deposit Insurance and Credit Guarante-e 
Corporation (DICGC) towards discharge of the obligation 
to the depositors of the Banks under DICGC Act, 1961. 
As the proposed Reconstruction Scheme did not envisage 
any financial support by the State Government, the same 
was found unrealistic and non-workable by RBI and were 
rejected on 31 st March, 2004. RBI advised Govt. of 
Andhra Pradesh to take all required measures to recover 
the Non-Performing Assets (NPAs) and infuse capital 
funds into the banks within the stipulated time frame. 

{Translation} 

Video Conterenclng In Court. 

677. SHRI JAI PRAKASH (Mohan Lal Ganj): Will 
the Minister of LAW AND JUSTICE be pleased to 
state: 

(a) whether the Government proposns to make 
arrangements for video conferencing for hearing of caS88 
in place of setting up of Bench of Allahabad High Court 
in Westem Uttar Pradesh; and 

(b) if so, the present status thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a) and 
(b) It is the primary responsibility of the State Government 
to provide infrastructure facilities for the judiciary including 
facilities for Video Conferencing. At present there Is no 
proposal under consideration of the Government regarding 
setting up of a Bench of Allahabad High Court in Westem 
Uttar Pradesh. 

(Eng/ish} 

Karbllangpl Power Project 

678. SHRI M.K. SUBBA: Will the Minister of POWER 
be pleased to state: 

(a) the progress made 80 far in the Implementation 
of the Karbilangpi power project in Assam; 

(b) the estimated cost, the scheduled date of the 
completion and the total expenditure incurred thereon so 
far till date; and 
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(c) the reasons tor delay it any along with the time 
by which it is likely to be completed? 

No. of Fsmlly Coutts flStsJJIishtJd in IhtI CtnfnItY 
THE MINISTER OF POWER (SHRI P.M. SAYEED): 

(a) The works on the project earlier held up have now 
resumed since October, 2004 and the dam works are 
presently in progress. 92% of excavation and 
56% concreting have been completed till mid February, 
2005. 

(b) According to Assam State Electricity Board, the 
estimated cost at December, 2002 Price Level is 
Rs. 485.90 crore and of this, Rs. 165 crore has been 
incurred upto January, 2005. 

(c) The project was delayed mainly due to its shifting 
from the State Sector to the Private Sector and then 
back to the State Sector and also due to failure of various 
contracts during the initial stage and funds constraints at 
later stage. The project is now likely to be completed by 
end of 10th Plan. 

Family Courts 

679. SHRI RUPCHAND MURMU: Will the Minister of 
LAW AND JUSTICE be pleased to state: 

(a) the number of Family Courts set up in various 
parts of the country so far, State-wise; 

(b) the number of cases disposed off by the Family 
Courts In the country during the last three years; 

(e) the number of cases pending in the Family Courts 
of the country till date; and 

(d) the steps taken by the Govemment for speedy 
settlement of disputes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a) to 
(el Statements I, II & III respectively are enclosed. 

(d) The main thrust of the Family Courts is to settl. 
cases through reconciliation. This Department regularly 
monitors the pendency and dispos!1' of cases by the 
Family Courts. 

SI.No. Name of the State 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Chhattlsgarh 

5. Delhi 

6. Gujarat 

7. Jammu & Kashmir 

8. Jharkhand 

9. Kamataka 

10. Kerala 

11. Madhya Pradesh 

12. Maharashtra 

13. Manipur 

14. Nagaland 

15. Orissa 

16. Pondlcherry 

17. Punjab 

18. Rajasthan 

19. SIk1cim 

20. Tamil Nadu 

21. Trlpura 

22. Uttar Pradesh 

23. Uttaranchal . 

24. West Bengal 

Total 

Total number of 
Family C~rts 

8 

5 

4 

2 

15 

7 

, 
6 

12 

18 

7 

18 

2 

2 

2 

2 

6 

6 

14 

7 

3 

148 
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StIIttIiMnl /I 

Bgte-wi8S dstsils of nlll1lbtJr of Cssss disposBd oN by H1iI FwniIy Coutts 

Name of the State 

During 2002 

Andhra Pradesh 4715 

Assam 688 

Bihar 537 

Chhattisgarh 

Gujarat 4399 

Jharkhand 1281 

Karnataka 5983 

Kerala 11636 

Madhya Pradesh 

Maharashtra 15103 

Manipur 276 

Orissa 1890 

Rajasthan •• 

Sikkim 188 

Tamil Nadu 6958 

Uttar Pradesh 19723 

Uttaranchal 1212 

West Bengal 471 

Pondicherry 691 

Total 75749 

'Not started functioning during this parlod. 
"Nol received. 

Disposal 

During 2003 

4736 

733 

1026 

4548 

2062 

6132 

17240 

2463 

15488 

186 (30.6.2OO3) 

2260 

3539 (31.12.2003) 

117 

9827 

20042 

3497 

418 

528 

94842 

ID~ 494 

During 2004 

3025 
(30.9.2004) 

700 
(30.9.2004) 

1322 
(30.9.2004) 

69 

4428 

5826 

18810 

1986 
(30.6.2004) 

5099 
(31.3.2004) 

•• 

1816 .. 
30 

(31.3.2004) 

11628 

17115 
(30.9.2004) 

2392 
(30.9.2004) 

558 
(30.9.2004) 

74802 
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Pendency of Cases in the Family Courts 

(a) the details of case of corruption, malpractices 
and scams in the offices of public sector insurance 
companies in the country particular1y in Bihar and Uttar 
Pradesh during the last three years, State-wise; and 

Name of the State 

Andhra Pradesh 

Assam 

Bihar 

Chhattisgarh 

Gujarat 

Jharkhand 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Orissa 

Pondicherry 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttaranchal 

West Bengal 

[Translation] 

Number of 
Cases pending 

4257 

1012 

2403 

1279 

6368 

4424 

10672 

30114 

8101 

17583 

743 

5260 

765 

9488 

35 

6940 

514 

49078 

3365 

647 

As on 

30.09.2004 

30.09.2004 

30.09.2004 

31.12.2004 

31.12.2004 

31.12.2004 

31.12.2004 

31.12.2004 

30.06.2004 

31.06.2004 

30.06.2003 

31.12.2004 

30.09.2004 

31.12.2003 

31.03.2004 

31.12.2004 

31.12.2004 

30.09.2004 

30.09.2004 

31.12.2003 

(b) the action taken by the Government In this regard 
and the details of the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
The Information is being collected and will be laid on the 
Table of the House. 

HDFC Branches In Maharashtra 

681. SHRI BAPU HARI CHAURE: Will the Minister 
of FINANCE be pleased to state: 

(a) the number of branches of HDFC Bank in 
Maharashtra; 

(b) whether HDFC Bank has opened a new branch 
in Maharashtra during the last three years; 

(c) if so the details thereof and if not. the reasons 
therefor; 

(d) whether the Govemment proposes to open new 
branches of HDFC Bank during the year 2005-06 In the 
State; and 

(e) If so, the when these branches are likely to be 
opened? 

Corruption In Insurance Companies 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) As 
reported by the Housing Development Finance Corporation 
Bank, the number of branches In Maharashtra as on 
25.02.2005 Is 97, of which, 51 branches were opened 
during the lut three years. The details of branches is 
given in the Statements enclosed. 

680. SHRI BALESHWAR YADAV: 
of FINANCE be pleased to state: 

Boisar Boisar 

Domblvali Domblvali 

Dahanu Dahanu 

Will the Minister (d) and (e) Govemment does not hold any share In 
HDFC Bank, hence the question does not arise. 

SIII""'nl 

Bolsar, Maharashtra Shivkala Arcade, Bolsar-Tarapur Road, 
Bolsar Maharashtra-401501 

Domblvall Maharashtra Madan Thakre Chowk Domblvali-E 
Than, District-Dombivall Maharashtra-421201 

Dahanu, Maharashtra Irani Road Dhanu, Thane District 
Dahanu Maharashtra-4O 1602 

16-Apr. 02 

'23-May-Q2 

2B-May-02 
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Kandivali Mumbai Kandivali, Mumbai Thakur Enclave Sanlde, Thakur Complex 
Kandivall-East Mumbai Maharashtra-400101 08-Jul-02 

Ahmedagar Ahmednagar Ahmednagar Maharashtra Buitdlng-A St Stand Road 
Ahmednagar Maharashtra-414001 1O-Jul-02 

Nigdi Nigdi Nigdi, Pune Pradhikaran Nigdi Pune Maharashtra-411044 24-Jul-02 

.Jal9aOn Jalgaon Jalgaon Maharashtra TPS 3 DSP Chowk Omkareshwar 
Road Jalgaon Maharashtra-425001 3O-JuI-02 

Kaiyan Kalyan Kalyan, Maharashtra Saraswati Building Santoshlmata Road, 
Rambaug, Kalyan W. Mumbai Maharashtra-421301 07-0ct-02 

Kandivali EC Mumbai Kandivali Ext. Mumbai Shyam Narayan, Thakur Marg, 
Thakur Village Mumbai Maharaahtra-400101 27-0ec-02 

Goregaon Mumbai Goregaon, Mumbai Yashodham General A.K. Vadya Marg, 
Mumbai Maharashtra-400063 14-Jan-03 

Sangli Sangli Sangll, Maharashtra 640, Karmaveer Bhaurao Patit Chowk, 
Sangli Mira] Road Sangli Maharashtra-416416 24-Mar-03 

Akola Akola Akola, Mahar.htra Opp. Zilla Parlshad Akola 
Maharashtra-444001 31·Mar-03 

GASP EC Pune Pashan, Pune 13212 Plot No.3 Pashan Baner Link 
Road Pashan Pune Maharashtra-411021 31-Mar-03 

Vileparle East Mumbai Vileparle E. Mumbal TPS J. Nehru Road, Vlleparele-Eaat 
Mumbai Maharashtra-400057 08-May-03 

Reliance KOltr Khaime Reliance Extn. Mumbai Ground Floor, Thane Belapur Road, 
In!ocorn EC Koper Khaime Navi Mumbai Maharashtra-400709 17-June-03 

Powai Mumbai Powai, Mumbai Ground Floor Hiranandani Business 
Park, Powal Mumbai Maharashtra-400076 3O-Jun-03 

Amravati Amravati Amravati, Maharashtra Jay Stambh Square, Morshl Road, 
Amravati Maharashtra-444001 28-Oct-03 

Panvel New Panvel Panvel, Navi Mumbai Plot 92/93, Sector 1 F New Panvel 
(East) Navt Mumbal Maharaahtra-410206 01-Nov-03 

Nerul Navi Mumbai Nerul, Navi Mumbai Plot No.3, Sector 23, Near Nerul 
Station, Navi Mumbai Maharashtra-400706 01-Nov-03 

Nagpur EC Nagpur Nagpur Ext. Counter Near Telephone Exchange Square, 
Central Avenue, Nagpur Maharaahtra-440008 04-Dec-03 

Vasant Vihar, Thane Thane Vasant Vihar Siddhachal Phase Near Vuant Vihar 
Thane Pokhran Road 2, Thane Weat Thane Maharashtra-400601 OSoFeb-04 

Kandlvali (West) Mumbal Kandivali W. Mumbai Shop No. 819/10117 Mahavir Nagar, 
Kandivall West Mumbai Maharashtra-400067 04-Mar-<M 

JVPD Mumbai JVPD, Mumbai Krishna Kunj, V.L. Mehta Road, Opp. 
Sunflower Hospital, JVPO Scheme Mumbal Maharashtra-400056 31-Mar-04 
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Goregaon (West) Mumbai 

Mira Road Mumbai 

Parel Mumbai 

Latur Latur 

Express Towers Mumbal 

Airport Authority Mumbal 
of India EC 

CST (VT) Mumbal 

Tardeo Mumbal 

Sahakar Nagar Pune 

Mulund (E) Mumbai 

Charni Road Mumbal 

IHM Extn Ctr Aurangabad 

Malad (E) Mumbai 

Adltya Birla Centre Mumbai 

Mindspace Malad Mumbai 
(West) 

Vasai (West) Vasai 

I.C. Colony, Mumbal 
Borivali (West) 

Krishna Nagar, Mumbal 
Borivali (East) 

Ghatkopar (West) Mumbai 
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Goregeon West, Mumbai Jawahar Nagar, S.V. Road, 
Goregaon West Mumbai Maharashtra-400062 2a.Apr-04 

Mira Road, Mumbai Opp. Asmita House, Mira Road East Near 
Railway Station, Distt.-Thane Mumbai Maharashtra-401107 30-Jul-04 

Parel, Mumbai Dr. Shirockar Marg, Near Kem Hospital 
Opp Tata Showroom Mumbai Maharashtra-400012 09-Aug-04 

Latur, Maharashtra 31-1 M.G. Road, Near Nagar Parishad, 
Opp. Town Hall, Latur Maharashtra-413512 11-Aug-04 

Express Tower, Mumbal Nariman Point Mumbai 
Maharashtra-400021 24-Aug-04 

Airport A.1. Mumbai International Air Cargo Complex, Airport 
Auth. of India Andheri-East Mumbai Maharashtra-400099 25-Aug-04 

Fort-Near CST, Mumbai 17 Murzban Road, Near CST-VT 
Mumbai Maharashtra-400001 2a.Aug-04 

Tardeo, Mumbai Gamadia Colony, Tardeo Mumbai 
Maharashtra-400034 31-Aug.-04 

Sahakar Nagar, Pune 49-1 Pune-Satara Road, Aranyeshwar 
Corner, Sahakar Nagar Pune Maharashtra-411009 01-Sep-04 

Mulund East, Mumbai Near Tata Colony, Mulund East 
Mumbai Maharashtra-400081 16-Sep-04 

Chami Road, Mumbal Maharshi Karve, Marg, Opp. Chami 
Road Station, Chami Road Mumbai Maharashtra-4000Q4 25-Sep-04 

IHM Extn Ctr, Maha Maulana Azad Edu. Society Campus, 
Rauza Baugh Nr. Taj Residency, Aurangabad 
Maharashtra-431 001 27-Sep-04 

Malad East, Mumbai Subhash Lane Off Daftary Road 
Malad East Mumbai Maharashtra-400097 

Aditya Birla, Mumbai S.K. Ahire Marg, Worli Mumbai 
Maharashtra-400025 

Malad (Weat) , Mumbai Opp. Gorageon Sport Club, 
Link Road, Malad West Mumbal Maharashtra-400064 

Vasai, Mumbai Guru Nanak Nagar, Ambadi Road, 
Vasai (West) Vasai Maharashtra-401202 

I.C. Colony, Mumbal I.C. Colony, Borivali (West) 
Mumbai Maharashtra-400103 

Borlvali, Mumbai Shantivan, Shreekrishna Nagar 
Borivall (East) Mumbal Maharashtra-400066 

Ghatkopar, Mumbai Keilaa Eaplande, Opp. Shreyes 
Talkies LBS Marg, Ghatkopar (West) Mumbai 
Maharashtra-400086 

3O-Sep-04 

18-0ct-04 

06-Nov-04 

19-Nov-04 

19-Nov-04 

19-Nov-04 

24-Nov-04 
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Kandivali (West) Mumbai 

Laxmi Road, PUne Pune 

Grant Road, Mumbai 
Mumbai 

Ratnagiri Ratnagiri 

Matunga (East) Mumbai 

Sion Trombay Mumbai 
Road, Chembur 

Bandra (West) Mumbai 

Dahisar Mumbai 

Jogeshwari Mumbal 

(Eng/ish] 
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Kandlvali, Mumbai Opp. Shoppers Stop S.V. Road. 
Kandivali (West) Mumbai Maharashtra-400067 

Pune, Laxmi Road Aditt Apartments, 34411 Narayan 
Path Near Modi Ganapatl. Off. Laxmi Road Pune 
Maharashtra-41103O 

Mumbai. Grant Road Moulana Shaukat Ali Road, 
Grant Road Mumbai Maharashtra-400007 

Ratnagiri, Maharash Ratnagiri-Kolhapur Highway, 
Near Maruti Mandir, Ratnagirl Maharashtra-415839 

Mumbai, Matunga (E) Bhandarkar Road, Opp. Ram 
Temple, Matunga (Cr) Mumbai Maharashtra-4lOOO19 

Mumbai Sion Trombay Rd. Opp. Akbaral Ys. 609 V N 
Purav Marg, Sion Trombay Road Chembur Mumbal 
Maharashtra-400071 

Mumbai, Bandra (W) Next Mehboob Studio, Hili 
Road, Bandra West Mumbal Maharashtra-400050 

Mumbai, Dahisar Anand Nagar, Dahisar (E) Mumbal 
Maharashtra-400068 

Jogeahwari-Mumbal S.V. Road, Jogeahwarl (W .. t) 
Mumbal Maharashtra-400102 

{TrsnsI8fion] 

25-Nov.()4 

14-Dec-04 

24-Dec.()4 

07.Jan-06 

14-Jan-OS 

14-Jan-06 

2o-Jan-05 

20 Jan-Q5 

23-Feb-05 

18 Thermal Power Project Complaint ntgardlng Wider Shed Conetructlon 

682. SHRI JUAL ORAM: Will the Minister of POWER 
be pleased to refer to Unstarred Question number 3410 
dated 21.12.2004 and state: 

(a) the present status of the expansion of the IB 
Thermal Power plant in Orissa; 

(b) whether the funds has already been allocated for 
the purpose; and 

(c) if so, the time by which the commercial production 
in the plant is likely to start? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) and (b) The Orissa Power Generation Company Ltd. 
(OPGC) is managed privately by AES Corporation, USA. 
The company has neither taken any effective steps for 
implementation of setting up of Units 3&4 (2x210 MW) 
as IB Valley Thermal Power Station Expansion, nor, has 
it attempted to tie up the requisite funds. 

(c) Does not arise, in view of above. 

683. SHRI V.K. THUMMAR: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) the complaint. received by the Government 
regarding ongoing watershed construction In Gujarat; 

(b) whether similar complaints have been received 
from other State Governments; 

(c) if so, the detaUs thereof; and 

(d) the action taken thereon, as on date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI A. NARENDRA): 
(a) Govemment of Gujarat has received a few compIaInta 
related to ongoing waterahed projects and the Stat. 
Govt. has taken action a. per detail. enclo.ed u 
Statement. 

(b) to (d) The Department occuionally recelv .. 
complaints on watershed projects In other Stat.. aIeo. 
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These complaints mainly relate to poor quality of works, 
misappropriation of funds, corruption etc. These complaints 
are forwarded to the State Government for detailed 
reports. In case, the complaints 818 serious, National Level 
Monitors are asked to evaluate the watershed projects 

for appropriate action. Vigilance and Monitoring 
Committees at State and District level are also constituted 
with a view to fulfil the objective of eMUri", quaJity of 
expenditure under aH the programmes of the Ministry. 

List of Pending Inquiry Cases of Watershtld Project as on 28. 02.2005. 

SLNo. District Letter No. and Date Subject Action Taken by 
State Govt. 

2 3 4 5 

1. Ahmedabad CRDIVNKI1712OO1/(12Y3Q4 01. 18.1.01 IrregUarity 01 works under Under PIOc»a 
Watershed Project in village of 
Vasevella, Khengaria, Limad, Thori 
Thamba and JaIampIn at Vnmgam 
Taluka 

2. Ahmedabad CRDNNKI2I131/041(12)1Dt. 26.2.01 IrregUariIy of works under SlIde level MDT had 
01. 26.2.01 Walellhed Project in village 01 visited & report LIIder 

StnIariyn • T ..... DIwINca anidIrIIion. 

3. Ahmedabad CRDNNK1211712OO4J(3SY4980 I~ of work under watenlhed SIIIe level MDT had 
01. 7.10.04 project in vilage 01 Shapur-l&2, visited & report II1der 

at Viramgam Tallia conaiderIIion. 

4 Kutch-8huj DO \.Iller IrragIDrIIy in work in WIIteI8h$d in InqIiry perdng II DADA 
CRDNNKI1712OO3196716942 DistricI KIdch, Taluka Raper level. Aemilder on 
DI. 24.12.03 'O.10.oc. 

5. Kutch-Bhuj CRDNNKlI612OO1(1Y4108 In Kutch JiIIa-regarling \he Project MTR comp/IIecI IIId 
01. 18.9.2000 being impIemenIed by NGO Gramya m6r is on inII 1IIge. 

SIiIpi SwaicI* SansIha. 

6. Banaskanlha CRDNNKl2I134I04 Justify \he villagers of Dioder under GOG hid cIr1Ided DADA 
01. 26.2.04 \he watershed project implemented to lolow the g&ideIine. 

under DDP-8 

7 Banaskantha " CRDNNK/18991(SY5248199 To stop corruption adivilies in Matter is U ;dciaI. 
01. 20.B.1999 Watershed project in NMpura Latest Statue report is 

T aIuka Bhabhar. iIwIIad. 

8. Banaskanlha CRJWNI(J2f114104 MIsapproprIaIIo activity In ~ pendilg II DADA 
01. 172.2004 WeIeI8hed project canied out in 1M! 

Boru, TMIka VIV, 

9. Benalkantha CRDNNKlI712OO2(25143 B3 CompIeinI against ShIt P.I. l'iliiii, lhellpOlthalbeen 
01. U.D4 Ex, Dy. Oiector (W1IIeIIhed)- I8C8IvIct from the DADA 

DRDA. B.K. ~ ComMee. DADA has to 
Iumiah dIIIIIs which is 
reminded on 27.12.04 



505 Wrillsn AnswtJlS PHALGUNA 18, 1926 (Saka) to OUll8IitJns 506 

2 3 4 5 

10. Panchmahal CRONNKl1212OO2 (8)15324 The CommItee of Sehera T aIuka InqIiry pencIng at DRDA 
01. 13.11.02 WaIIIIhed is no! regiaIIIId. The !MI. 

persons ~ ComniItee BI8 ouIIkIera 
and irwdved in COIIUpIIon. 

11. Sabarllanlha CRDNNK1214OII04 MiaappropriIIio of IIJ1d made by As. 4.00 Iaca had 
01. 13.4.04 NGO-UnIYetIII Webre RInI IIQMIId from NGO end 

DMIopment Housing Otganzation fIIthIr pnlOIICkn 18 
IIIder procell. 

12. Sabarlcanlha CRONNKfI712C102f(33y.4258 . III1gIUrities 01 woIks IIlder lmder ProaI&& 01 inqIiIy. 
01. 1.9.03 waIeIIhed project rbed to Gram 

Vikas MandaI-Oabaran 

13. Rajkot CRONNKlI&12OO314346 MisappropriaIIoolworkcanied Stale 1M! MDT had 
01. 13.1D.2003 out in Ghoghavadar Wited & _ aWliled. 

14. Rajkot CRDNNKI1712OO2(22)I1641 Complaint regring poor wodls il DiIIrtd ~ end 
01. 22.04.02 WaIIIIhed prqec:t at JaIdIn TIIk.U, monIIoq cornmIIIte had 

VIIagB I!handaria taken !hi deciIion \0 /ICCMII' 
10% 0I1oIaI upendIkn tidier 
procecbt IIIdIr proc.a 

15. Amreli CRONNKl1713lD118713262 CornpIaiII .. PIA. NG(). SIIIe Go¥emment had 
01. 18.8.Q2 lJsIIwI TIIIII. I'ICIIwd lie !IpOIt, no IUCh 

in'eguIaIItieI WII find U 10 
Govemment decided \0 dole 
the matter. 

16. Junagadh CRDNNKlI612OO31(07)l5689 To inquire poor WOIb IIIder Inquiry periling at 
01. 12.11.03 watellhed pIVjec:t in vIIge Gando, DADA IMI. RennIer 

TakD-VdIIII on 27.10.04 

17. Junagadh CROA.MUI1612OO3I5221103 IrregIM/itiIIln WIIIIINd prajIct ~ pencIng .. ORCA 
01. 13.10.03 !MI. Reminder on 27.10.04 

18. Jooagadh CRDNNKlI812OO21(OSY4Ol42lO2 I~ in waI8IIhed project at InqIiry pending II OIl)A 
01. 28.8.02 VIage 8hat Sinroli IMI. Reminder on 28.10.04 

19. Surendemagar CRDtWSDl1712OO31(32YI290 CorIP1t ragardng COIIlIIIda 01 GOO had diraded 
01. 7.3.03 VIIage Walelhed CommIItee, 0Iak Surendemagar to 

VIage, l*I. bndemagar. CIIIlIIIUe lie CornmMee 
as per tie GI.IdeIine. 

20. Surendemagar CRONNKl1712OO1I(14)1306 Proper Idle the hIId 01 wIIenIhed Pendi1g willi ORCA 
01. 18.1.01 projec:I in 0iatricI SUr8ndemagar, 

TakA 0hIngadIn, VdIaQe Kria¥IIl 

21. SurendeInagIr CAOlWSOO2l1812OO4114) WOIII _ IIIder watIhed Repor1 IWIiIed from 
projed in MooI-TaUaI ChIIrnwt, DRDA. 

22. Surendemagar CADtWSOIWSISNM380 Complaint agaiIII NGO No WAPCOS had compI8Ied 
01. 16.10.01 KenJIa KriIhi UIIwIh MIndel incJirY and IIpOIt aubmiIIed to 

GOG 

Nole: Out 0122 inquiries mention above State Goverrrnert has cIaposed " 10 ~ n the ramanng 12 ~ wi be compI8Ied very IOOIIIhr'IlI9t State ..,T. 
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(English! 

National Saving Certificate 

684. SHFl.l KULDEEP BISHNOI: Win the Minister of 
FINANCE be pleased to state: 

(a) whether the Government proposes to make 
available the National Saving Certificates (NSCs) and 
Kisnn Vikas Patra in Demat form; 

(b) if so, the details thereof alongwith cost involved; 
and 

(c) the time by which this scheme is likely to be 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) A 
pilot project on dematerialisation of the National Savings 
Certificate (VIII Issue) and Kisan Vikas Patra has been 
taken up at 35 post offices in Mumbal. An amount of 
rupees 136569/-has been paid as on 31.01.2005, to 
National Securities Depository Limited which is 
implementing the pilot project. The pilot project will provide 
inputs for wider adoption of the system. 

Apparel Parks 

6B5. SHRI SANTASAI CHATIERJEE: 
SHRI VIKRAMBHAI ARJANBHAI MADAM: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the Government is considering to 
establish new apparel parks in the country; and 

(b) if so. the details thereof, location-wise? 

THE MINISTER Of TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) and (bl Government had invited project 
proposals from all State GovernmentS/Union Territories 
for consideration under the 'Apparel Parks for Exports' 
Scheme. Since the inception of Scheme In March 2002, 
twolve Project Proposals have been sanctioned for setting 
up Apparel Parks at Tronica City & Kanpur (U.P.), Surat 
(Gujarat). Thiruvananthapuram (Kerala), Visakhapatnam 
(Andhra Pradesh), Ludhiana (Punjab), Bangalore 
(Karnataka), Tirupur & Kanchlpuram (Tamil Nadu), SEZ, 
Indore (Madhya Pradesh), Mahal; Jaipur, (Rajasthan) and 
Butibori-Nagpur (Maharashtra). Netajl Apparel Park at 
Tirupur has become operational, and the other sanctioned 

Apparel Park projects are at different stagel of 
implementation. 

[TrsnsIBlionj 

Deficiency In Power Generation Capacity 

686. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of POWER be pleased to state: 

(a) whether it has came to the notice of the 
Government that the balance between thermal and hydro 
power generation has tilted against hydro-electricity in the 
previous years; 

(b) if so, the details thereof; 

(c) whether there is any difference In per unit power 
generation based on various sources VI.Z: Hydro, Gas, 
Coal, Atomic power and other sources of power 
generation; 

(d) if so, the comparative details thereof; 

(e) whether there is a vast potential of hydro power 
generation in the river linking scheme of the country; and 

(f) if so, the details thereof? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) and (b) Hydro power has experienced a steady rise 
from 50B MW in 1947 to 30135 MW now (as on 
1.02.2005). The share of hydro power in the total Installed 
capacity rose up to 60.62% in 1963 but thereafter 
experienced a steady decline and at the beginning of the 
10th Plan It stood at 25.40%. Since then It has marglnaUy 
improved and at present accounts for 26.65% of the total 
capacity. 

The National Electricity Policy envisages the full 
development of the feasible hydro power potential of the 
country. 

(c) and (d) Yes, Sir. In the case of hydro power, 
there is no fuel cost whereas for thermal stations based 
on coal and gas as well as nuclear, there is a cost of 
fuel required for generation. Further, the capital cost also 
varies for different categories of projects. The average 
tariff for the year 2003-04 in the case of weratlng projects 
worb out to be Rs. 1.471Kwh for thermal projects of 
NTPC, Rs. 1.03/Kwh in case of hydro projects of NHPC. 
In case of Atomic power generation, the current average 
tariff is Rs. 2.33Ikwh. 
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(e) and (f) Ministry of Water Resources and Central 
Water Commission have formulated the National 
Perspective Plan for Inter Linking of Rivers. Under the 
Plan. po~er generation potential Is estimated at 34,000 
MW. 

/English! 

Removal of Disparity In Sales Tax 
ExemptIon In Daman 

687. 5HRI DAHYABHAI VALLABHBHAI PATEL: Will 
the Minister of FINANCE be pleased to state: 

(a) whether the Union Govemment have received 
representation from Daman Industries Association for 
removal of disparity in Sales Tax Exemption as also 
exemption of Central Excise; and 

(b) if so, the action taken thereon and the present 
status in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (5HAI 5.5. PALANIMANICKAM): (a) Yes, Sir. 

(b) Action relating to removal of disparity in Sales 
Tax exemption can only be taken by the Administration 
of the Union Territory of Daman and Diu. The request of 
the Association for Central Excise duty exemption to 
Industries in Daman has not been accepted. 

Amendments In the HIndu SuccessIon Act 

688. SHAI K.C. PALANI5AMY: Will the Minister of 
LAW AND JUSTICE be pleased to state: 

(a) whether there is any proposal under the 
consideration of the Govemment for amending the Hindu 
Succession Act; 

Type of Fuel 

1. Steam Station 

i. Coal 

ii. Furnace 011 

iii. light Diesel OillHigh Speed Diesel (HSD) 

(b) if so, the details of the amendments proposed to 
be made and reasons therefor; and 

(c) the time by when these amendments are likely to 
be made in the Act? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHy): (8) Yes, 
Sir. 

(b) and (c) A Bill titled the Hindu Succession 
(Amendment) Bill, 2004 was introduced in Rajya Sabha 
on 20th December, 2004 with a view to implement the 
174th Report of the Law Commission of India on ·Property 
Rights of Women: Proposed Reforms under the Hindu 
Law" for bringing gender equality to women. The said 
Bill stands referred to the Department-related 
Parliamentary Standing Committee on Personnel, Public 
Grievances, Law and Justice for examination and report. 
The Bill is currently under examination of the said 
Standing Committee. 

ConsumptIon of COllI a Oil 

689. SHRI LAKSHMAN SETH: Will the Minister of 
POWER be pleased to state: 

(a) the yearly consumption of Coal, Oil and Natural 
Gas and such other energy sources In the field of 
generation of power at present; and 

(b) the poHcy of the Govemment to derive alternative 
energy sources in the face of diminilhlng trend of the 
conventional areas? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) The yearly consumption of various types of fuel. used 
for generation of power during the year 2003-04 as 
compiled by Central Electricity Authority, Is as follows: 

Quantity 

2 

265.357 Million Metric Tonne 

1365309 KIlo Lltres 

469488 Kilo Litres 

iv. 

v. 

Low Sulphur Heavy Stock (LSHS)lHot Heavy Stock (HHS) 

Gas 

431484 Kilo Litres 

33884 Metric TOMe 
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vi. Corex Gas 

vii. Lignite 

2. Gas Stations 

i. Natural Gas 

ii. HSD 

iiI. Naphtha 

3. DI ... , StIItlons 

I. LSHS 

ii. Diesel 

(b) The National Electricity Policy finalized by the 
Government stipulates exploitation of feasible potential of 
non-conventional energy sources, mainly small hydro, wind 
and bio-mass to relate additional power generation 
capacity. 

According to Ministry of Non-Conventional Energy 
Soun:ea, the potential for renewable power in the country 
from wind, solar, small hydro and biomass has been 
estimated at around 80.000 MW. Against this estimated 
potential, around 5500 MW grid interactive renewable 
power installed capacity has been aet up as on 31.12.04. 
Further, the Ministry of Non-Conventional Energy Sources 
aims to deploy around 10 percent of the additional grid 
Interactive power Installed capacity from renewable during 
the 10th and 11 th Plan periods. 

Railing R.sourcel trom Capital Market 

690. PROF. M. RAMADASS: Will the Minister of 
FINANCE be pleased to state: 

(a) the alternate trading platform If any, created by 
the Govemment to enable small and medium enterprises 
to raise equity and debts from the capital market; 

(b) the quantum of resources raised by these 
enterprises State-wise from the capital market; 

(c) whether there are practloal difficulties for th ... 
enterprises to raise resources from the capital market; 
and 

(d) If so, the measures taken by the Government in 
this regard? . 

2 

1932274 Kilo Normal Cubic Metres 

23.315 Million Metric Tonne 

9539 Million Cubic Metres 

472937 Kilo Litres 

1991111 Kilo Litres 

647451 Kilo Litres 

57215 Kilo Litres 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRt S.S. PALANIMANICKAM): (a) Pursuant 
to th3 announcements made in Budget 2004-05, Stock 
Exchange, Mumbai, (BSE) and Federation of Indian Stock 
Exchanges (FISE) have implemented a project for creation 0' a trading platform for Small And Medium Enterprises 
(SMEs). Thla platform is. BSE Indo Next Is envisaged to 
provide single order book for SME securities listed across 
BSE and an Regional Stock Exchanges (RSEs) of India. 

(b) to (d) The trading platform has only recently been 
set up. All companies desirous of raising funds from the 
primary market are required to comply with the provisions 
of SEBI (Disclosure & Investor Protection) Guidelines, 
2000 (DIP Guidelines), inltlr-.ilis, including ellgibUIty norms, 
disclosures and other requirements as laid down therein. 
Any company, irrespective of It being big or small, can 
raiae money through primary isaue of securities provided 
it meets the eligibility criteria and complies with the 
provisions of the DIP Guidelines. Apart from complying 
with the DIP Guidelines, the companiea are also required 
to satisfy the listing conditions of the stock exchanges 
where they propose to list their shares. 

From the data available 80 far the daily average 
turnover in Indo Next is Rs. 66.76 crores. 

{TrsnsIstionJ 

Norml for Notary Public 

691. SHRI RAJENDER KUMAR: Will the Minister of 
LAW AND JUSTICE be pleased to state: 

(a) whether any time limit has been atipulated for the 
appointment of notary public; 
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(b) if so, the time taken to appoint Notary public 
after the receipt of application by his Ministry; 

(c) the documents required for applying to the above 
said post; 

(d) the details thereof; 

(e) the number of Members who have made 
recommendations for appointment of Notary Public during 
the last year, 2004 tin date in his Ministry; and 

(I) the number of cases disposed of till date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a) and 
(b) No, Sir. No time has been stipulated for appointment 
of Notary Public in the Notaries Act, 1952 and the 
Notaries Rules, 1956. 

(c) and (d) The following documents are required: 

1. Attested photocopies of the educational 
qualifications. 

2. Attested photocopy of the enrolment certificate. 

3. In case of Scheduled Caste/Scheduled Tribes & 
Other Backward Classes attested copy of the 
Caste certificate. 

(e) 160 Members made recommendations for 
appointment of Notary Public during the last year 2004 
till date. 

(f) 373 advocates have been appointed as Notary 
during the 2004 till date. 

/EngIish! 

Announcement of ConOM.lonal Scheme by NHB 

692. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the National Housing Bank (NHB) has 
announced a concessional scheme for the Tsunami 
affected people; 

(b) if so, the details of the financial asatatance likely 
to be provided to them; 

(c) the details of the conditions impoeed on thele 
schemes; 

(d) whether all the eligible victims are likely to utilize 
these funds; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) The 
details of National House Bank's refinance conceaalonal 
scheme for the Tsunami affected people .re indicated at 
Statement enclosed. 

(d) and (e) NHB has not specified any eligibility criteria 
for the Primary borrowers under this scheme. NHB Ia 
extending assistance through the refinancing route. The 
Primary Lending institutions availing refinance from NHB 
are free to identify the affected people and extend 
concessional finance as per their procedures. 

St/I"""nt 

The National Housing Bank has launched a financial assistance scheme for housing on 31.12.2004 fot the Tsunami 
affected victims. The financial assistance through refinance extended to Housing Finance Companies and scheduled 
Commercial Banks in respect of their housing loans in the affected areas and through project assistance to public 
agencies. The salient feature of refinance assistance for housing by NHB are as under:-

1, 

2. 

3. 

Objective 

Date of ImplementaUon 

Eligibility criteria 

Refinance assistance to Scheduled Banka (SBs)/Houllng Finance 
Companies (HFCs) to encourage construction of new houeeelflati .. aleo 
major repairs (including extension and upgradatlon) of the existing housing 
stock In the Tsunami affected areas as notified by States/Union Territories 
and to assist such person8 to have a shelter of their own by extending 
need·based housing loana to them. 

w.s.l1.1.2005 to 30.6.2007. 
HFCs already avaHing' refinance from NHB are el\gtlle for refinance under 
this special dispensation. 
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4. 

5. 

6. 

7. 

8. 

9. 

scale of refinance 

Time limit and minimum 
size of claim 

Security 

Security for refinance 

Period of refinance 

Moratorium 

MAACH 9, 2005 

Purpose of 
loan 

Construction! 
Purchase 

Aepairs & 
Upgradation 

Maximum loan 
Size 

As. 2,00,0001-

As. 50,000/-

516 

Interest rate (% per annum) 
NHB to HFCslSBs 

HFCslSBs to beneficiaries 

5.00 6.5 

5.00 6.5 

The refinance assistance under special dispensation on fixed rate of 
interest. 

Within 12 months of the date from the disbursal of the loan by HFCs. 
Minimum amount of refinance claim should be As. 5.00 Iakh. 

Mortgage of property or Govemment guarantee from the borrower in favour 
of HFCslScheduled Banks or such other security, at the discretion of 
HFCslSBs with the charge proper1y created in its favour. 

As per existing arrangements with HFCs as may be decided by NHB 
from to time. 

Aepayable not exceeding 15 years including the moratorium period. 

2 years for NHB to HFCs and HFCs to borrowers. 

10. The details of project finance by NHB are:-

(a) Project Finance will be provided to Agencies undertaking construction of houses/repairs of houses. 

(b) The cost of individual unit shall not exceed As. 2.00 lakh for new construction and As. 50,000 for repairs. 

(c) Aate of interest to the implementing agencies (Public Housing Agencies or any agency notified for the purpose) , 
will be 5.5% per annum. 

(d) The loan Is repayable in a maximum period of 20 years. 

(e) The bank will provide loan upto 100% of the project cost. 

{Translation} 

Import 01 R •• dymade Garments 

693. SHAI PAADEEP GANDHI: 
SHAI DUSHYANT SINGH: 
SHAI BAPU HAAI CHAUAE: 
SHAI HAAIBHAU AATHOD: 
SHAIMATI KIRAN MAHESHWARI: 

. Will the Minister of TEXTILES be pleased to state: 

(a) the names of the countrlee which are importing 
Readymade Garments from India at present; 

(b) the total value of the export of Readymade 
c;iarments including knitwear and shawls tothoee c:ountrie6 
during last three years; 

(c) whether Government h8$ explored any possibility 
to increase the export of the Readymade Garments; 

(d) If so, the details thereof; and 

(e) the achievements made thereon? 

THE MINISTEA OF TEXTILES (SHAI SHANKEASINH 
VAGHELA): (a) India's readymade garments are exported 
to more than hundred countries of the WOrld. However, 
the USA, EU Member States, U.A.E., Japan, Saudi Arabia, 
Canada, Hong Kong, Switzerland, Australia etc. have been 
the major importing countries of our readymade garments. 

(b) As per available Directorate Gener. of Commerce 
InteIHgence & Statistics (DGCllS) data, the readymade 
garments exports during the last three years i... 2001· 
02, 2002·03 an 2003-04 has been 88 given below: 
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(Value. In US$ MINion) 

Year Raadymade. Handicrafts 
garment including. 
including shawls 
Knitwears 

April 2001-March 2002 

April 2002-March 2003 

April 2003-March 2004. 

4618.7 

5334.3 

5625.8 

1059.2 

1317.9 

1011.8 

(c) and (d) Governf'!'l8nt has been taking a number of 
steps from time to time a boost exports of textiles, 
including readymade garments, from the country. Some 
of the important initiatives taken are;-

(i) The Government has de-reserved the woven 
segment of readymade garment from the 551 
sector. It has also· raised the 551 investment 
limit for knitted segment to Rs. 5 crores. In the 
Union Budget 2005-06, an announcement has 
been made for de-reaervation of 30 hosiery Items 
from the 55\. 

(ii) National Institute for Fashion Technology (NIFT), 
its six branches and Apparel Training & Design 
Centres (ATDCs) are running various courses! 
programmes to meet skilled manpower 
requirements of textile industry especially apparel 
in the field of design, merchandising and 
marketing. 

(iii) Facilities by way of eco-testing laboratories have 
been created to enable exporters to get the 
garrnentaltextiles pre-tested for conforming to the 
requirements of importing countries. 

(iv) The Government has launched a centrally 
sponsored scheme titled MApparel Park for Export 
Scheme" for imparting focused thrust for setting 
up of apparel manufacturing units of intemational 
standards at potential growth centres to give fillip 
to exports. 

(v) The imports of specified textiles and garment 
machinery items has been allowed at 
concessional rate of customs duty to encourage 
investments and to make our textHe productI 
competitive in the global market. The coet of 
machinery has also been reduced through fiscal 
policy measures. 

(vi) Duty-free imports of 21 items of trimmings and 
embellishment items are allowed to the garment 
exporters, upto 3% of their actual export 
performance during the previous year. 

(vII) The Technology Upgradation Fund Scheme 
(TUFS) has been made operational from 
1-4-1999 to facilitate the modernlaatlon and 
upgradation of the sector. 

(viii) To Improve the productivity and quality of cotton, 
Government has launched Technology Mission 
on Cotton (TMC). The mlsaion comprises four 
mini-missions, which are being jointly 
implemented by the Ministry of Agriculture and 
Ministry of Textiles. One of the important 
ingredients of the Mission is to cotton processing 
facilities by upgrading/modernizing the existing 
ginning and pressing facilitiae and setting up of 
new I'I'I8I'ket yardal'lIllprovement of existing market 
yards. 

(Ix) For upgrading Infrastructure facilities at important 
textile centres, a scheme titled -rextile Centre 
Infrastructure Development Scheme" (TCIOS) has 
been launched. 

(x) The fiscal duty structure has been generally 
r&tionalised to achieve growth and maximum 
value addition. Except for mandatory excise duty 
on polyester filament yam, synthetic and artHicial 
fibres and synthetic and artificial filament yams, 
the whole value addition chain including cotton 
textile and cotton clothing items have been given 
excise exemption option. Additional Excise Duty 
on Textiles & Textile Article. (AT&T) and 
Additional Excise Duty (Goods of 5pecial 
Importance) Act have been aboll8hed. 

(xi) The Export Promotion Councils have been 
undertaking export promotion events like 
participation in overseas exhlbltionsllairs, 
organizing BSMs abroad, sponsoring trade 
delegations in consultation with Indian Mission 
at abroad. 

(e) As per available DGCI&S data, re.dymade 
garment exports during the period April-October, 2004, 
have amOunted to US$ 3119.8 million as compared to 
export of US$ 2994.3 million during the corresponding 
period of 2003. 
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{English] 

Service Tax 

694. SHRI GURUDAS KAMAT: Will the Minister of 
FINANCE be pleased to state: 

(a) whether traders have launched a nationwide strike 
to protest against service tax imposed by the centre; 

(b) if so, the details thereof; 

(c) whether the traders all over the country are miffed 
with the decision of the Govemment; and 

(d) if so, the steps Govemment proposes to take in 
this regard? 

THE MINISTER OF STATE IN THE MINlSTRV OF 
FINANCE (5HRI 5.5. PALANIMANICKAM): (a) and (b) 
No, Sir. 

(c) Traders have been protesting against the shifting 
of liability of payment of service tax in certain situations, 
from Service Provider to the Service Receiver, In cue of 
Goods Transport Agency Services. 

(d) A Committee comprising representative. of 
department, transport agencies and traders has been 
constituted to look into the matter and suggest remedial 
measures. 

{Translation] 

Expenditure on Foreign Trevel 

695. SHRI BHUPENDRASINH SOlANKI: Will the 
Minister of FINANCE be pleased to state:' 

(a) whether Ministers and the officials of their 
respective Ministries have visited several foreign countries 
during the last six months; 

(b) if so, the details thereof; and 

(c) the expenditure incurred on the foreign visits of 
the Ministers and the officials during this period? 

THE MINISTER OF STATE 'IN THE MINISTRV OF 
FINANCE (SHRt S.S. PALANtMANICKAM): (a) Vea, Sir. 

(b) The Infonnatlon 18 not maintained centrally. 

(c) Infonnation regarding allocation of funds for foreign 
travel and actual expenditure on foreign travel on an 
annual basis is available in the Detailed Demands for 
Grants of respective Ministries/Departments, placed 
annually on the Table of the HOUle. 

/EngIish! 

Export of Jute Producta 

898. SHRI SANAT KUMAR MANDAl: Will the Minister 
of TEXTILES be pleased to state: 

(a) the demand and supply of jute products during 
last three years. 

(b) whether the jute products are being. exported from 
the Country. 

(0) if 80, the details thereof; 

(d) whether the Govemment is providing any Minimum 
Export Price; 

(e) if 80, the details thereof; 

(f) if not, the reasons therefor; and 

<g) the steps taken by the Govemment to promote 
the Jute Induelry in the country? 

THE MINISTER OF TEXTILES (SHRt SHANKERSINH 
VAGHELA): <a) The Demand and auppIy of Jute goods 
during the last three years are 88 under:-

Qty: OOO'M.Ton. 

Vear Demand Supply 

2001-02 1609.0 1600.8 

2002-03 1599.7 1621.8 

2008-04 1852.9 1571.3 

(b) and (c) Vee, Sir. Jute products are being exported 
from the country, cIetalIa are 88 below:-
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Products 2001·02 

Qty. Value 

Hessian 51.6 1873.59 

Sacking 2.1 73.55 

Carpet backing Cloth 2.9 98.64 

Yarn 77.0 2212.36 

Food grade jute 5.1 179.58 
Products 

Soil Saver 4.0 61.14 

Jute Diversified products 1365.07 

Others 5.6 279.32 

Total 148.2 6133.22 

'Included in statistics or· hessian and sacking. 

(d) to (f) The Govemment of India has no such 
scheme to provide minimum export price as the need for 
this has not been felt. However, Government is 
implementing the Extemal Market Assistance and the Duty 
Entitlement Pass Book Schemes in order to boost the 
export of jute products. 

(9) The following schemes are in operation by the 
Government· to promote the jute Industry in the country. 

(i) The Incentive Scheme for Modemisation of Jute 
Industry betng' implemented by Jute 
Manufactures Development Council. 

(iI) The Technology Upgradation Fund Scheme. 

(iii) The Jute Entrepreneurs Assistance (JEA) 
Scheme being implemented by National Centre 
for Jute Diversification (NCJD). 

/Translation} 

Insurance tor Netlonal Calamity Affected People 

697. SHRI GIRIDHARI YADAV: 
SHRI V.K. THUMMAR: 

Will the Minister of FINANCE be pleased to state: 

Qty: 000' M.Ton. Value: Re. Millon 

2002-03 2003-04 

Qty. Value Qty. Value 

100.8 3533.01 157.1 4145.90 

6.1 187.35 33.4 848.70 

2.8 105.01 6.2 158.28 

77.1 2237.7 SO.6 2489.15 

23.6 673.5 

9.3 126.46 10.47 130.81 

2031.65 2232.72 

6.3 238.68 13.6 537.21 

226.0 9133.21 310.4 10518.n 

(a) whether insurance cover is provided to the poor 
people for the reconstruction of their houses damaged 
due to natural calamIties like fire, floods, CYClone, 
earthquake etc.; 

(b) if 80, the details thereof; 

(c) if not, whether the Govemment Pr0p0888 to launch 
such scheme; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
Yes, Sir. The General Insurance Companies, both In public 
sector and private sector, are marketing Insurance poIicie8 
for coverage of risk of Io88Idamage of houses due to 
natural calamities like fire, floods, cyclone, earthquake 
etc. These lnaurance poIIclea could be· purchased by 
anybody by payment of requisite pntmium. 

(c) to (e) A Calamity Relief Fund (CRF) for each 
State is in operation to provide immediate relief to the 
people affected by natural calamities for repair and 
ratoration of their damaged houses. Central Government 
contributes 75% to the CRF of each State and the 
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balance 25% is met by the State Governments. In case 
of a calamity of server nature, Central Government 
provides additional assistance to State Governments from 
National Calamity Contingency Fund (NCCF) depending 
upon the requirement. In view of this, there is no proposal 
to launch a separate scheme for relief to people effected 
by natural calamity. 

[English} 

Duty Evasion on Import of Foreign Cars 

698. SHRI S. AJAYA KUMAR: 
SHRIMATI C.S. SUJATHA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether cases were reported on tax evasion by 
individuals while importing foreign made cars into the 
country; 

(b) if so, the details of the cases registered In this 
regard for the last three years; 

(c) whether any such cases were reported from 
Kerala; 

(d) if so, the details thereof; and 

(e) the action taken by the concerned authorities to 
recover the tax dues from these persons? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yes, Sir. 

(b) 71 cases involving tax evasion of Rs. 
9,05,27.286.00 on importation of foreign cars have been 
registered during last three years. 

(c) Yes. Sir. 

(d) 20 cases of fraudulent importation of foreign cars 
involving tax evasion of Rs. 4.21,24,482.00 have been 
reported from Kerala. 

(e) The tax dues have been realized in 14 cases. 
However. dues are yet to be recovered in 6 cases. 

Training for Rural Unemployed Youth 

699. SHRI J.M. AARON RASHID: 
SHRI IQBAL AHMED SARADGI: 
SHRI RAYAPATI SAMBAS IVA RAO: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the Union Govertlment has decided to 
launch a massive training programme for rural unemployed 

involving Non-Government Organisations under the World 
Bank Programme; 

(b) if so, whether there is a proposal to form rural 
NGO's forum at the State level and a confederation of 
NGOs for rural India at the national level; 

(c) if so, whether a massive training programme in 
different parts of the country will be done by utilizing the 
vehicle of rural NGOs already working in close 
coordination with GANGOTRI; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) the Council for 
Advancement of People's Action and Rural Technology 
(CAPART) proposes to organize a aeries of training 
programmes for rural unemployed during the next one 
year by involving a number of Non-Government 
Orgnisations in different parts of the country. 

(b) Formation of rural NGOs fora at the State level 
and a Confederation of NGOs of Rural India at National 
Level was discussed at various Regional level and 
National level meetings of NGOs organized by CAPART. 
Accordingly, some State NGOs fora and National level 
Confederation of NGOs of Rural India have been set up 
by the NGOs themselves. 

(c) Yes, Sir. 

(d) While the details of the Scheme are being worked 
out, to begin with, training will cover one lakh rural youth 
In different skills through 50 NGOs In 50 districts. 

{Tmns/stionj 

Funds under Swajaldhara Scheme 

700. SHRIMATI KIRAN MAHESHWARI: 
SHRI ANANTH KUMAR: 
DR. COL. (RETD.) DHANI RAM SHANDIL: 
SHRI TAPIR GAO: 
SHRI C.K. CHAND RAP PAN: 
SHRI RATILAL KALiDAS VARMA: 
SHRI BRAJESH PATHAK: 
SHRI D.V. SADANANDA GOWDA: 
SHRI A. SAl PRATHAP: 
SHRJ M. ANJAN KUMAR YADAV: 
SHRI ATIQ AHAMAD: 
SHRI BIR SINGH MAHATO: 
DR. KARAN SINGH YADAV: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 
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(a) the funds allocated under SWajaldhara Yojana and 
other Centrally Sponsored Schemes launched during the 
last three years and in the current year, State-wise; 

(b) the progress report of the said schemes received 
as on date including utilization of funds from States; 

(c) the villages covered with proper drinking/sanitation 
facilities. State-wise; 

(d) the guidelines for implementation of the above 
schemes, and 

(e) the State-wi .. proposals received by the Union 
Government for 2004-05 and 2oo5-06? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI A. NARENDRA): (a) and 
(d) During the last three years, no new centrally sponsored 
scheme was launched in rural drinking water and 
sanitation sector. Accelerated Rural Water Supply 
Programme (ARWSP) introduced in 1972-73 and Central 
Rural Sanitation Programme, launched in 1986 and 
restructured as Total Sanitation Campaign In 1999, are 
the only Centrally sponsored schemes In the rural drinking 
water & sanitation sector. The Govemmentof India in 
1999 approved earmarking up to 20% of the annual outlay 
under ARWSP for implementing projects to institutionalize 

community participation in rural drinking water supply 
schemes. Sector Reforms Projects taken up in 67 districts 
were scaled up as Swajaldhara in December 2002. 
SwajaJdhara is, therefore, a compor.ent of Accelerated 
Rural Water Supply Programme. The State-wise position 
of the funds released and expenditure reported under 
Swajaldhara 2002-2003, 2003-2004 and 2004-2005 are 
given in the Statement-I enclosed. As per the reports 
received from States, 1349 schemes under Swajaldhara 
2002-03, 1145 schemes under 2003-04 and 6 schemes 
under Swajaldhara 2004-05 have been completed. 

(c) The status of the coverage of rural habitations 
with drinking water facilities based on comprehensive 
Action Plan 1999 and the subsequent coverage position 
reported by the StateslUTs, is given in the Statement-II 
enclosed. Total Sanitation Projects are at present being 
Implemented in 452 districts. 

(d) The Guidelines for implementation of Rural Water 
Supply and rural sanitation schemes have been issued 
to the State Govemments. Guidelines are also available 
at web site 'http://ddws.nic.ln'. 

(e) State Governments are competent to plan, 
sanction, implement and execute rural drinking water 
supply schemes from the funds provided under ARWSP. 
Proposals in this regard need no clearance from Central 
level. 

SfJIItlmIlllI I 

SI.No. Name of the States Swajaldhara 2002-03 Swajaldhara 2003-04 Swajaldhara 2004-05 

Amount Expenditure Amount Expenditure Amount Expenditure 
Released reported Released reported Released reported 
(Rs. In (Rs. in (Rs. in (Rs. In (Rs. In (Rs. In 
Lakh) Lakh) Lakh) Lakh) Lakh) Lakh) 

2 3 4 5 6 7 8 

1. Andhra Pradesh 7656.83 4453.21 1170.50 615.40 1224.49 0.00 

2. Arunachal Pradesh 223.71 0.00 

3. Assam 480.37 244.48 377.30 281.49 

4. Bihar 587.12 0.00 

5. Chhattisgarh 211.41 115.85 247.12 0.00 

6. DNH 4.74 0.00 4.00 0.00 

7. Gularat 162.54 92.92 765.56 604.85 619.81 423.81 

8. Haryana 10.98 7.85 117.12 0.00 184.86 0.00 
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2 3 4 5 6 7 8 

9. Himachal Pradesh 335.79 118.15 340.11 0.00 

10. Jammu & Kashmir 748.95 59.38 1170.02 0.00 

11. Jharkhand 178.01 0.00 

12. Karnataka 161.01 40.68 899.77 175.80 940.15 0.00 

13. Kerala 279.54 128.88 349.57 158.53 366.93 0.00 

14. Madhya Pradesh 285.38 222.85 520.27 305.19 

15. Maharashtra 5802.19 3020.53 1088.07 113.06 1494.60 0.00 

16. Meghalaya 13.59 0.00 

17. Mizoram 84.92 0.00 

18. NagaJand 65.11 57.80 218.76 0.00 

19. Orissa 336.79 95.58 387.45 187.60 648.92 2.00 

20. Punjab 188.76 11.33 263.33 0.00 

21. Rajasthan 374.52 205.68 1334.59 543.23 1902.91 0.00 

22. Tamil Nadu 1394.83 856.38 873.20 530.95 666.83 0.00 

23. Tripura ...... 104.36 0.00 123.73 0.00 

24. Uttar Pradesh 654.16 3.10 766.46 0.00 1215.80 0.00 

25. Uttaranchal 182.00 0.00 

26. West Bengal 33.73 9.96 471.50 0.00 511.93 0.00 

Total 17984.61 9616.10 10934.37 3644.61 12609.94 425.81 

SIll."",,' 1/ 

Status of COV8ragt1 of HIlbItaHons lIS on f· f f·2O(U bas8d on ~, 99 IlI7d COV8mgtl R8pOrIBd thtIm IIfttJr by 

" . StIIItlSlUTs undtlr Ruml WlIl8r Supply ProgmmtnB (Provisional) 

Status of Habitations as on 1-11·2004 

SI,No. StateJUT NC PC FC Total 

2 3 4 5 6 

1. Andhra Pradesh 0 0 69732 69732 

2. Arunachal Pradesh 245 656 3397 4298 

3. Assam 301 10691 59563 70555 

4, Bihar 0 0 105340 105340 
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2 3 4 5 6 

5. Ch~attlsgarh 0 0 50379 50379 
6. Goa 0 7 388 395 
7. GUiarat 0 52 30217 30269 
8. Haryene 0 0 6745 6745 
9. Himachal Pradesh 0 6891 38476 45367 

10. Jammu & Kashmir 678 2640 7866 11184 
11. Jharkhand 0 0 100096 100096 
12. Kamataka 0 5618 51064 58682 
13. Karela 0 7573 2190 9763 
14. Madhya Pradesh 0 0 109489 109489 
15. Maharashtra 346 23743 61841 85930 
16. Manipur 0 0 2791 2791 
17. MeghaJaya 13 404 8219 8836 
18. Mlzoram 0 112 695 807 
19. Nagaland 41 690 794 1525 
20. Orissa 0 0 114099 114099 
21. Punjab 906 1198 11345 13449 
22. Rajasthan 2785 0 91161 93946 
23. Slkkim 0 74 1605 1679 

24. Tamil Nadu 0 0 66631 68831 
25. Trlpura 0 0 7412 7412 

26. Uttar Pradesh 0 0 243508 243508 
27. Uttaranchal 34 274 30866 30974 
28. West Bengal 0 0 79036 79038 

29. Andaman and Nlcobar Islands 0 102 402 504 
30. Dadra and Nagar Havel! 19 41 456 516 

31. Daman and Diu 0 0 32 32 

32. Deihl 0 0 219 219 

33. lakshadweep 0 10 0 10 

34. Pondicherry 0 108 159 267 

35. Chandlgam 0 0 18 18 

Total 5368 60884 1356031 1422283 

Percentage 0.38 4.28 95.34 100.00 

Number of habitation. uninhab!tedlunpopulatedlmlgratedlurbanlsed 381 

Grand Total 1422884 

NC: Not covered, PC: Partle/Iy Covered, FC: Fully Covered. 
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SIDBI 

701. SHRI ATIQ AHAMAD: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government has turned down the 
proposal for converting the Small Industries Development 
Bank of India (SIDBI) into a commercial bank; 

(b) if so, the reasons therefor; and 

(c) the fresh steps taken by the Government to 
achieve the target fixed for disbursement of funds from 
the Small Industries Fund amounting Rs. 10,000 crores 
by 2006? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) 
Government has not received any proposal for converting 
Small Industries Development Bank of India (SIBI) into a 
commercial bank. 

(b) Does not arise. 

(c) The cumulative sanctions out of SME fund up to 
31st January. 2005 are Rs .. 2082 crore. Steps taken to 
achieve the target for disbursement of SME fund by 2006 
are as under:-

(i) Apart from direct lending by SIDBI, SME fund 
is being deployed through other intermediatarles 
at 6.25% to 7.25% p.a. rate for all Scheduled 
Commercial Banks and at 7.5% to 7% p.a. rate 
for SFCs and SIDCs 

(ii) To encourage credit deployment under SME 
fund. assistance is being dovetailed with 
Govemment sponsored schemes of Credit Unked 
Capital Subsidy Scheme and Technology 
Upgradation Fund Scheme. 

(Eng/i!>h} 

Reduction In R.v.nu. Collection 
under "Oth.r T.x .... 

702. SHRI HARIBHAU RATHOD: Will the Minister of 
FINANCE be pleased to state: 

(a) whether collection of revenues under 'Other Taxes' 
category has been reduced to insignificance; 

(b) how does this compare with other developed and 
developing countries; and 

(c) the innovative steps proposed to raise the tax 
resources of the country in keeping with the changed 
economic scenario? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) Collection 
under other direct taxes has been decreasing over last 
five years due to abolition of various other tax enactments 
including Gift Tax, Interest Tax, Hotel Receipts Tax and 
Expenditure Tax. 

(b) Information relating to trends of collection under 
other direct taxes in other countries is not available. 

(c) Some of the innovative steps already initiated 
and proposed in the Budget for 2005-06 to raises the 
tax resources of the country keeping with the changed 
economic scenario are as follows:-

(i) Administrative reforms in the Revenue 
Department and comprehensive computerlsation. 

(ii) Introduction of Securities Transaction Tax. 

(iii) Introduction of education cess. 

(iv) Proposed major overhaul of income tax bracket 
and rationalisation of exemptions, deductions and 
rebate etc. 

(v) Proposed introduction of Fringe Benefit Tax. 

(vi) Proposed introduced of Banking Cash 
Transaction Tax. 

(vii) Simplification and taxpayer friendly measures for 
encouraging voluntary compliance. Proposal for 
settIng up of Large Taxpayer Units (L TU) in 
major cities. 

Kelkar Com mitt.. Recomm.ndatlon on 
Import Duty Structure 

703. SHRI PAWAN KUMAR BANSAL: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Kelkar Committee had recommended 
a duty structure on import of raw materials, intermediate 
products and ftnlshed goods; 

(b) if so, the details thereof; 
, 

(c) whether the purpoae of the differential in cuatoms 
duty between the raw material and the manufactured! 
I?rocessed goods was to encourage and promote the 
Indian industry; 
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(d) whether the recommended differential has been 
effected in the duty structure on all materials; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
In the 'Report of the Task Force on Indirect Taxes' 
submitted in December, 2002, the Task Force headed by 
Dr. Vijay Kelkar, has recommended, that by 2004-2005, 
the rate of customs duty (a) on raw materials, inputs and 
intermediate goods be brought down to 10%, and (b) on 
consumer durables to 20%. For 2006-07, the 
recommended rates of customs duty are (a) 5% on basic 
raw materials, (b) 8% on intermediate goods, (c) 10% on 
finished 'goods other than consumer durables, and 
(d) 20% on consumer durable. In the 'Report of the Task 
Force on implementation of the Fiscal Responsibility and 
Budget Management Act, 2003 submitted in July, 2004 
the Task Force headed by Dr. Vljay Kelkar has 
recommended a simiiar four-tier structure consisting 5%, 
8%, 10% and 20%. 

(c) the purposes of these recommendations, as stated 
in the reports, are to minimize the number of duty rates 
to make economy competitive and to have lower duty on 
goods which are used for further manufacture, as distinct 
from finished consumption goods. 

(d) and (e) The customs duty rates announced in Budget 
2005 are in line with the policy of bringing the customs 
duty rates to the levels prevailing in ASEAN countries 
and to avoid inversion in duty rates to the extent possible. 
While the peak rate for non-agricultural products have 
been brought down to 15% (with a few exceptions), the 
duty rates on industrial raw materials and intermediates 
such as, crude petroleum, primary and semi-finished forms 
of metals, (other than seconds and defectives), 
refractoriness and their raw materials, catalysts, plastic 
intermediates etc. have been prescribed at lower rates 
than the said peak rate. 

NatIonal Investment Fund 

704. SHRI PRABODH PANDA: 
SHRI PRAKASH BAPU V. PATIL: 
SHRI B. VINOD KUMAR: 
SHRI CHANDRA BHUSHAN SINGH: 
SHRI HEMLAL MURMU: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Union Govemment have decided to 
set up a National Investment Fund; 

(b) if so, the details thereof including the source of 
such fund; 

(c) whether the funds collected from disinvestment 
would cater to the need of social sector and revival of 
sick Public Sector Undertakings; and 

(d) if so, whether detailed action plan has been 
worked out and sick PSUs identified? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (8) and (b) 
Yes, Sir. Govemment decided on 27th January 2005 to 
constitute a "National Investment Fund" into which the 
realisation from aale of minority shareholding of the 
Govemment in profitable PSEs would be channeli8ed. 
The Fund would be maintained outside the Consolidated 
Fund of India and would be profeSSionally managed by 
selected Public Sector Financial entities, which have the 
requisite experience to provide sustainable returns to the 
Govemment without affecting the corpus. 

(c) Yes, Sir. The income from the Fund would be 
used for the following broad Investment objectives:-

(i) Investment in social sector projects which 
promote education, health care and employment; 

(ii) Capital investment In selected profitable and 
revivable Public Sector Enterprises that yield 
adequate retums, in order to enlarge their capital 
base to finance expansion/diversification. 

(d) The Board for Reconstruction of Public Sector 
Enterprises has been constituted by the Govemment, 
which Is located In the Department of Public EnterpriSes 
(OPE), to take up the cases of strengthening, modemizing, 
reviving and restructuring of Public Sector Enterprises. 

Autonomy to Forward Market. Comml •• lon 

705. SHRI B. VINOD KUMAR: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government proposes to make 
Forward Markets Commission an autonomous body; 

(b) if so, the details thereof; 
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SWIImMIt (c) whether it is also proposed to bestow more 
powers on the Commission so as to enable it to function 
as an effective regulator; and Circltl-wise Number of Accounts in Post 0fficfJs 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (d) The 
information is being collected and would be placed on 
the Table of the House. 

(Trans/ation) 

Senior CItizen Scheme 

706. SHRI HEMLAL MURMU: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the LlC, various nationalised banks and 
Post Offices have a provision to pay interest 0 9% on 
the deposits made by senior citizens; 

(b) if so, the total number of persons who are availing 
the interest @ 9% on the deposits made by senior 
citizens, State-wise; 

(c) whether the Government has made arrangements 
to encourage senior citizens for making deposits and to 
make them aware of higher interest rates being provided 
by the Government; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) A 
Senior Citizens Savings Scheme, bearing interest at the 
rate of nine per cent per annum, has been introduced by 
the Government through designated post offices and 
branches of public sector banks. All senior citizens of 60 
years of age and abQve and retired persons of 55 years 
of age and above but less than 60 years, can subscribe 
to the scheme. The total number of accounts in post 
offices ~s on 31.01.2005, Circle-wise is given in the 
Statement enclosed. 

(c) and (d) The scheme received wide publicity 
through the Budget Speech on 8th July, 2004, and 
subsequent press releases. The scheme is displayed on 
the official web-site of the Ministry of Finance, and is 
promoted through the National 'Savings Institute, Nagpur, 
State Govemments and agents of various small savings 
schemes of the Central Govemment. 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

under Senior CilizfJl1S S4vings St:I1tIms lIS 
on 31st JllnUllty, 2005 

Name of Circle Number of Accounts 

Andhra Pradesh 10611 

Assam 515 

Bihar 1224 

Chhattisgarh 2221 

Delhi 39792 

Gujarat 22614 

Haryana 5137 

Himachal Pradesh 1621 

Jammu and Kashmir 672 

Jhari<hand 1416 

Kamataka 19262 

Kerala 10954 

Madhya Pradesh 4701 

Maharashtra 51281 

North-East 162 

Orissa 1893 

Punjab 10852 

Rajasthan 9793 

Tamil Nadu 30540 

Uttar Pradesh 24319 

Utt&ranchal 2345 

West Bengal 24085 

Army Postal Service 73 

Total 276083 
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(English} 

Tackling Drought 

707. SHRI HARIBHAU RATHOD: 
SHRI IQBAL AHMED SARADGI: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the Union Governrnent has received any 
representation/request from State Governments for 
financial and other assistance to tackle drought; 

(b) if so, the details thereof, State-wise; and 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI A. NARENDAA): (a) to 
(c) Drought Prone Areas Programme (DPAP) Is being 
implemented in 16 programme states with the objective 
of drought proofing by rejuvenating the natural resource 
based on long term basis. Under DPAP, Ministry of Rural 
Development sanctions new projects, each of 500 
hectares, as per the guidelines of Watershed Development 
and funds are released to ZPslDRDAs in Instalments over 
Ihe project period of five years. The first Instalment of 
central funds is released with the sanction of new projects 
and the programme being demand driven, subsequent 
instalments are released on receipt of specifiC proposals 
from the State GovemmentlZPIDRDA along with Utilisation 
Certificate, Audited Statement of Accounts etc. The 
Ministry routinely receives proposals seeking fund release 
against on-going projects from the StatesIDistrict Agencies. 
While releasing the central instalments, it is ensured that 
ZP/DRDA has utilised more than 50% of funds released 
10 it earlier. Accordingly, an amount of about Rs. 280.00 
crore has been released to the programme states during 
the year 2004-05 till date. 

Making Cotton Chatn Exct.. Free 

708. SHRIMATI NIVEDITA MANE: 
SHRI EKNATH MAHADEO GAIKWAD: 
SHRI VIJOY KRISHNA: 
SHRI RAYAPATI SAMBASIVA RAO: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the Government has fixed any target for 
export of textiles by 2010 after post quota regime; 

(b) if 80, the details thereof; 

(c) whether the Government propose to lower the 
custom and excise duty on the entire cotton chain; 

(d) If so, the details thereof; 

(e) whether India has missed the opportunities of 
new capacities eartler during quota regime; 

(f) if so, the reasons therefor; and 

(g) the steps taken by the Government to meet the 
challenges In textile sector from other countries? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) and (b) The National Textile Policy-2000 
makes a vision statement to achieve textile and apparel 
exports of US $ 50 billion by 2010. However, the textile 
export targets are fixed on year to year basis, keeping in 
view the most recent export trends and potential for future 
growth in different textiles sub-sectOf'S. For the year 2004-
05, the textile export target has been fixed at US$ 15.2 
billion. 

(c) and (d) The excise duty structure for cotton textile 
items has already been rationalised considerably. All textile 
goods, except for mandatory excise duty on polyester 
filament yam, synthetic and artificial fibres and synthetic 
and artificial filament yams, have been exempted from 
excise duty subject to non availment of CENVAT credit. 
This exemption is optional. For those opting for to pay 
duty, the rates of excise duty are: (i) 4% for all textile 
goods made of pure cotton, not containing any other 
textile materials; (iI) 8% in respect of all other textile 
goods. 

(e) and (f) India's textile exports to the major importing 
countries (United States, European Union, Canada) had 
been circul'l18Cribed by the annual quota limits placed by 
these countries under the eratwhlle quota regime, which 
has had an adverse impact on flow of investmente in 
Indai's textile sector. As the date for the final Integration 
of quota restrictions started approaching, encouraged with 
the Government's Initiatives, the Industry has taken 
definitive steps by making considerable Investments 10 
restructure the industry through modernleation and 
expansion of capacities. 

(g) Govemment has been taking a number of steps 
from tima to time to strengthen the Indian textile industry 



539 WrllfBn Answers MARCH 9, 2005 10 Ousstions 540 

to meet the emerging global competition. Some of the 
il'llPortant initiatives taken are:-

(i) The Technology Upgradation Fund Scheme 
(TUFS) has been made operational from 
1-4-1999 to facilitate the modernisation and 
upgradation of the sector. 

(ii) The imports of specified textiles and garment 
machinery items has been allowed at 
concessional rate of customs duty to encourage 
investments and to make our textile products 
competitive in the global market. The cost of 
machinery has also been reduced through fiscal 
policy measures. 

(iii) To improve the productivity and quality of cotton, 
Government has launched Technology Mission 
on Cotton (TMC). The mission comprises four 
mini-missions, which are being jointly 
Implemented by the Ministry of Agriculture and 
Ministry of Textiles. One of the important 
ingredients of the Mission is to cotton processing 
facilities by upgrading/modernizing the existing 
ginning and pressing facilities and setting up of 
new market yards/improvement of existing market 
yards. 

(iv) The Government has launched a centrally 
aponsored scheme titled "Apparel Park for Export 
Scheme" for imparting focused thrust for setting 
up of apparel manufacturing units of international 
standards at potential growth centres to give fillip 
to exports. 

(v) For upgrading infrastructure facilities at important 
textile centres, a scheme titled "Textile Centre 
Infrastructure Development Scheme" (TCIDS) has 
been launched. 

(vi) The fiscal duty structure has been rationalised 
to achieve growth and maximum value addition. 
Except for mandatory excise duty on polyester 
filament yarn, synthetic and artificial fibres and 
synthetic and artificial filament yarns, the whole 
value addition chain including cotton textile and 
cotton clothing items have been given excise 
exemption option. Additional Excise Duty on 
Textiles & Textile Articles (AT&T) and Additional 
Excise Duty (Goods of Special Importance) Ac:t 
have been abolished, 

(vii) The Govemment has de-reserved the woven 
segment of readymade garment from the SSI 

sector. It has also raised the SSI investment 
limit for knitted segment to Rs. 5 crores. In the 
Union Budget 2005-06, an announcement has 
been made for de-reservation of 30 hOSiery items 
from the SSt. 

(viii) National Institute for Fashion Technology (NIFT), 
its six branches and Apparel Training & DeSign 
Centres (ATDCs) are running various coursesl 
programmes to meet skilled manpower 
requirements to textile Industry especlaUy apparel 
in the field of design, merchandising and 
marketing. 

(ix) Facilities by way of aco-tasting laboratories have 
been created to enable exporters to get the 
garmentsltextiles pre-tested for conforming to the 
requirements of importing countries. 

[Tmns/stionj 

Funds for Rural Development 

709. SHRI DEVIDAS PINGLE: 
SHRI JASHUBHAI DHANABHAI BAAAD: 
DR. SATYANAAAYAN JATIYA: 
SHRI SAABANANDA SONOWAL: 
SHRI ILVAS AZMI: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the Budget for AtJral Development has 
been reduced by 26 per cent as compared to last year; 

(b) if so, the details thereof alongwlth the reasons 
therefor; 

(c) the names of the new schemes launched and 
the amount allocated therefor, State-wise during last year 
and the current year; 

(d) whether States have demanded more funds for 
different schemes; 

(e) If so, the details thereof; 

(f) whether North-Eastern States have demanded 
revision of funding pattem for Centrally sponsored rural 
development schemes; and 

(g) if so, the details thereof alongwith the action taken 
thereon? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MIN1STRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (8) No Sir. 

(b) Does not arise. 

(c) In November, 2004, a new scheme National Food 
for Work Programme (NFFWP) has been launched in 
selected 150 backward districts of the country. The State-
wise allocation is given at Statement enclosed. 

(d) and (e) Some States have been raising the 
demand for more funds from time to time. The 

Programmes implemented by the Ministry of Rural 
Development are broadly allocation based and as 
enhanced allocations have been made for the.e 
programmes in the past, States also get their enhanced 
share. Any specific demand of the States for more funds 
is considered on the basis of availability of funds and 
their eligibility. 

(f) and (g) The States of North Eastem Heglon have 
requested for changing the funding pattern of the Rural 
Development Schemes from the ratio 75:25 to 90: 1 0 
between the Centre and the States. The matter is under 
consideration. 

Slste-wise allocation of Resources undsr NFFWP during 2004-05 

SI.No. States No. of Allocation of Allooation of 
Districts funds (Rs. in !akhs) Foodgrains (in MTs) 

2 3 4 5 

1. Andhra Pradesh 8 12214.72 125413 

2. Arunachal Pradesh 190.80 1249 

3. Assam 5 16645.79 108984 

4. Bihar 15 26411.54 271183 

5. Chhattisgarh 10 10410.19 109045 

6. Gujarat 6 3994.69 41042 

7. Haryana 281.85 2894 

a. Himachal Pradesh 1 303.91 3121 

9. .Jammu & Kashmir 2 494.26 5074 

10 Jharkhand 14 22595.70 232004 

11. Karnataka 3 2925.38 30038 

12. Kerala 547.14 5618 

13. Madhya Pradesh 15 15808.32 162310 

14. Maharashtra 11 15495.26 158998 

15. Manipur 399.22 2614 

16. Meghalaya 543.85 3582 
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2 3 

17. Mizoram 1 

18. Nagaland 

19. Orissa 18 

20. Punjab 

21. Rajasthan 5 

22. Sikkim 

23. Tamil Nadu 4 

24. Tripura 

25. Uttaranchal 2 

26. Uttar Pradesh 15 

27. West Bengal 6 

Total 150 

(English) 

Subsidy to Small Powerloome 

710. SHRI JASHUBHAI DHANABHAI BARAD: 
SHRI AJIT JOGI: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether Govemment Is contemplating to provide 
subsidy for technical advancement of small powerlooms; 

(b) if so, the details thereof; 

(c) the total quant.um of textile produced annually by 
powerloom in the country particularly in Gujarat; 

(d) extent to which this subsidy for technical 
advancement of small powerlooms win be helpful; 

(e) whether Govemment propose to implement any 
special safety scheme for handloom and powerloom 
sectors; and 

(f) if so, the details thereof? 

THE MINISTER OF TEXTILES (SHAI SHANKEASINH 
VAGHELA): (a) and (b) The Govemment of India has 

4 5 

95.52 628 

455.72 2984 

22283.67 228863 

716.32 7356 

3532.69 38269 

315.73 2068 

4851.58 49815 

1543.37 10105 

1014.86 10418 

26378.11 270779 

11449.81 117568 

201900.00 2000000 

already implemented w.eJ. 6.11.2003, a 20% credit linked 
capital subsidy scheme for the banchmarked technology 
pertaining to weaving and preparatory machinery in the 
powerloom sector. The investment "mit on this machinery 
has been raised to As. 100 crors w.e.f. 13.01.05. from 
the previous limit of Rs. 60.00 lakhs. The powerloom 
sector is free to choose between benefits under this 
scheme or the 5% interest subsidy under Technology 
Upgradation Fund Scheme (TUFS). 

(c) The production of textiles for the last 3 years in 
respect of the decentralised powerloom sector along with 
the estimated production figures of Gujarat state is as 
follows: 

Year 

2001·02 

2002·03 

2003-04 

Production of textiles 
(in million sq. meters) 

All India 

25192 

25954 

26947 

Gujarat State 

4812 

4880 

4985 

(d) The decentrallsed powerloom sector suffers from 
technological obsolescence, low level of technical skills, 
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poor productivity, poor product quality and low unit value 
realization from exports. The above Scheme is aimed at 
helping rapid modernisation and technology upgradation 
so that the powerloom sector reaps the benefits of cost-
competitiveness in the international market. 

(e) & (f) For the handloom sector, Finance Minister, 
in his budget speech 2005-06, has announced the 
following two social safety schemes: 

• Coverage of additional 18 lakh weavers under 
the Bunkar 81ma Yojana, an Insurance Scheme 
for the handloom weavers which would cost Rs. 
30.00 crores per year when fully rolled out. 

• To cover around 2 lakh (as against the present 
level of 25,000) weavers at a recurring cost of 
Rs. 30.00 crores per year under the Health 
Insurance Scheme. 

For Powertoom Weavers, a Group Insurance Scheme 
has been introduced in association with the Life Insurance 
Corporation of India (LlC) since July 2003. Under this 
Scheme, the annual premium of Rs. 200.00 Is shared by 
the Central Govemment, the beneficiary and the L1C in 
the ratio of 30:20;50 respectively. It covers accidentaV 
natural'death and partiaVpermanent disability. 

Government has also announced, since July 2003, a 
Scheme for assistance for construction of group 
worksheds for powertoom to create a better working 
environment for the powerloom weavers and thus enhance 
their productivity. 

[Translation} 

Saha.uakund Power Project 

711. SHRI D.B. PATIL: Will the Minister of POWER 
be pleased to state: 

(a) whether the proposal of Shahastrakund Power 
Project to be set up in Nanded district of Maharaahtra is 
pending with the Union Govemment for clearance; 

(b) if 80, the present status thereof along with the 
reasons for delay; 

(c) the role of the Ministry in the above project; and 

(d) the time by which the project is likely to be 
cleared and become functional? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) No, Sir. . 

(b) and (c) Do not arise. 

(d) Hydro Electric schemes upto 25 MW capacity 
are under the preview of the Ministry of Non-Conventional 
Energy Sources. 

Agriculture Loan 

712. SHRI MUNAWAR HASSAN: Will the Minister of 
FINANCE be pleased to state: 

(a) the total number of Branches of SBI and Union 
Bank of India In Uttar Pradesh; 

(b) whether State Bank of India and Union Bank of 
India are providing agriculture loan; and 

(c) if so, the amount of credit provided by State 
Bank of India and Union Bank of India through Kissan 
Credit Cards and direct help to farmers to Self-help 
Groups during the current financial year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The 
Reserve Bank of India has reported that the State Bank 
of India (SBI) and the Union Bank of India (UBI) :1<.11,1 

1130 and 440 bank branches respectively in Uttar Pradesh 
as on September 30, 2004. 

(b) and (c) The amount of credit disbursed by the 
S81 & the UBI through Kisan Credit Cards (KCCs) and 
to SeH Help Groups (SHGs) in Uttar Pradesh during the 
current financial year is a& under: 

Name of 
the Bank 

SBI 

UBI 

(Amount Rupees in crores) 

Credit provided through 
(as on 31.1.2005) 

KCCs 

387.05 

90.82 

Power from W •• t •• 

SHGs 

37.42 

9.93 

713. SHRI RAKESH SINGH: Will the Minister of 
NON-CONVENTIONAL ENERGY SOURCES be pleased 
to state: 
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(a) whether the government propose to encourage 
making of power from waste in the country; 

(b) if so, the details thereof; 

(c) whether several States in Northern India i.e. 
Punjab. Chandigarh, Haryana, Delhi etc. have tremendous 
potential for making power from waste; and 

(d) if so, the steps being taken to financially help 
these States? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTTEMWAR): (a) and (b) The Ministry of Non-
Conventional Energy Sources has been implementing a 
National Programme, which provides Central Financial 
Assistance and other incentives to promote the setting 
up of projects for recovery of energy from urban and 
industrial wastes. Financial assistance is also provided to 
State Nodal Agencies, urban Local Bodies, NGOs, etc. 
for organizing seminars, workshops and training courses 
in this sector. 

;::) and (d) A total potential of about 2700 MW has 
been estimated in the country, including the States In 
Northern India, for generating power from urban and 
industrial wastes. A National Conference on Renewable 
Energy for Urban Areas was organized by the Ministry 
wherein the need to adopt scientific disposal systems 
with energy recovery to keep the cities clean and pollution 
free was highlighted. The States and Municipal 
Corporations were requested to provide greater thrust to 
the development of waste to energy projects, which could 
be considered for financial support by the Ministry. 

(Eng/ish} 

Implementation of SGRY 

714. DR. ARUN KUMAR SARMA: Will the Minister 
of RURAL DEVELOPMENT be pleased to state: 

(a) whether subsidised rice for Implementation of 
SGRY remains undelivered against wort< component of 
stream-I & II In many districts of Assam since 2001; 

(b) if so, the district-wise details thereof alongwlth 
allocated and delivered quantity; 

(c) whether special component has been sandioned 
for some districts; 

(d) if so, the list of such districts with the amount 
sanctioned; and 

(e) the status of undelivered amount and action taken 
to ensure efficient functioning of the scheme in Assam? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) No Sir. Lifting of 
foodgrains against the authorized quantity under SGRY 
is satisfactory in the State. 

(b) the district-wise statement for the period 2001-02 
to 2004-05 (up to December) showing authorization and 
lifting (delivered) of rice by the hnplementing agencies Is 
given in the Statement-I enclosed. 

(c) and (d) Yes Sir. Foodgrains under Special 
Component were sanctioned to 14 districts In the year 
2003-2004 and to all Districts during December 2004. 
District-wise authorization of rice for such district is given 
in the Statement-II enclosed. 

(e) 21.10% of authorized quantity in SGRY could not 
be lifted during authorized period from 2001-2002 to 2003-
2004, & 1.5% of authorized quantity in Special Component 
could not be lifted during authorization period 2003-2004 
due to non-availability of rice at designated FCI godowns. 
During the current year, foodgrains were authorized in 
December 2004 under Special Component and the lifting 
of foodgrains Is under progress. Whenever there is a 
problem of supply, the Ministry is in touch with the FCI 
to improve the situation. 

St6r.m.nl I 

SI.No. 

1. 

2. 

Dis/ric/wise Foodgrains AuthotistJd and LifttJd undsf SGRY during 2001-2002, 2002-2003, 
2003-2004 and 2004-2005 (uplo Dsc. 04) 

Foodgrslns in MT (Rice) 

2001-2002 2002-2003 2003-2004 2004-2005 

District Authorised Lifted Authorised Lifted Authorised Lifted Authorisecl Ufted 

2 3 4 5 6 7 8 9 10 

Barpeta 13869 13869 15816 15816 16854 15854 11874 7265 

Bongaigaon 20162 20082 22982 22982 21757 21757 17252 3169 
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3. 

4. 

5. 

6. 

7. 

B. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

lB. 

19. 

20. 

21. 

22. 

23. 

Wriltl1n AnsWSfS 

2 

Cachar 

Darrang 

Dhemaji 

Dhubri 

Dibrugarh 

Goalpara 

Qolaghat 

Hailakandi 

Jorhat 

K. Anglong 

Kamrup 

Karimganj 

Kokrajhar 

Lakhimpur 

Morigaon 

N.C. Hills 

Nagaon 

Nalbari 

Sibsagar 

Sonitpur 

Tinsukia 

3 

14914 

16761 

13869 

14149 

8293 

9083 

11064 

9994 

12401 

19430 

15428 

12288 

24970 

13632 

12088 

11857 

14343 

16801 

5911 

17312 

6822 
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4 

14826 

12167 

10715 

14149 

8293 

9083 

10100 

9994 

10816 

19360 

15397 

8472 

24970 

12228 

11957 

11857 

11544 

16801 

4209 

17270 

6822 

5 

17007 

19109 

6 

13911 

18394 

7 

15952 

20213 

15828 14756 17476 

16088 16088 17487 

9468 9468 10771 

10365 10365 11188 

8188 8188 11757 

11405 10905 12213 

14123 14123 16689 

17618 17618 22246 

14343 14343 17940 

10525 10525 14776 

28479 28479 30237 

15542 11587 14671 

10326 10325 14527 

13531 13531 13601 

16355 16355 16867 

19163 19163 19973 

7724 6789 6207 

19748 19748 19418 

9712 9712 8263 

8 

12758 

10830 

9 

12771 

14344 

3104 11878 

8000 12075 

10351 7107 

7773 7780 

8408 9480 

2000 8562 

5900 10607 

10002 16637 

7098 13205 

1767 10527 

25788 21380 

2000 11666 

1740 10345 

6070 10158 

5762 12279 

15517 14389 

4050 5053 

9679 14819 

6207 5834 

10 

10567 

7448 

15891 

6971 

2641 

11412 

1944 

100 

2693 

18524 

7184 

24289 

6945 

11257 

5988 

13064 

13161 

6656 

16270 

3000 

Total 315441 294981 343445 333171 371483 201415 270020 196439 

SI6,.",.,,1 " 
Dis/net-wise foodgrains authonsed under Sp6cial 

COmpol7l1T1t of SGRY 
In MT (Rice) 

SI.No. District Authorised during 

2 

1. Barpeta 

2. Bongaigaon 

2003·2004 2004-2005 

3 

1900 

Nil 

4 

9246 

5777 

3. 

4. 

5. 

6. 

7. 

8. 

2 

Cachar 

Darrang 

Dhemajl 

Dhubri 

Goalpara 

3 

Nil 

1700 

4200 

10300 

1300 

7000 

4 

6769 

4412 

2998 

9910 

1198 

6.~1 

550 
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2 3 4 

9. Golaghat Nil 1690 

10. Hailakandi 4450 2314 

11. Jorhat 3600 2406 

12. Kamrup 4200 9301 

13. Karbi-Anglong Nil 1476 

14. Karimganj 1350 4029 

15. Kokrajhar Nil 982 

16. Morigaon 1800 6154 

17. N.C. Hills Nil 456 

1B. N. lakhimpur Nil 2233 

19. Nagaon 2800 10nO 

20. Nalbari 3300 4429 

21. Sivasgar Nil 1410 

22. Sonitpur 2100 4108 

23. Tinukia Nil 1391 

Total 50000 100000 

Shortfall In Collection of Corporate Tax 

715. SHRI PRABHUNATH SINGH: Will the Minister 
of FINANCE be pleased to state: 

(a) whether there is a shortfall of about 40 percent 
in the collection of corporate and personal income tax 
during the year; 

(b) if so, the reasons therefor and the steps taken to 
ensure to achieve targets fixed; and 

(c) the steps taken to recover tax dues from colpOrate 
houses? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PAlANIMANICKAM): (a) The 
collections under Corporate Income Tax and Personal 
Incorne Tax up to 15th February of the current year are 
27.11 % higher as compared to collections under these 
Heads during the corresponding period of preceding year. 

(b) Does not arise In view of reply to part (8) above. 

(c) Apart from legal action for recovery of tax dues 
as prescribed under the Income Tax Act, the govemment 
has taken the following special measures in the current 
year for recovery of outstanding taxes: 

1. Constitution of a Task Force for monitOring and 
facilitating the efforts of the Income-tax 
Department towards recovery of arrears. 

2. Identification of cases Involving substantial 
amount of arrears which are pending before 
Commissioners (Appeals) and asking the 
Commissioners (Appeals) concemed to dispose 
of such appeals early so that the resultant 
demand can be collected during the current 
financial year itself. 

3. Requesting IT AT Benches to dispose of high-
demand appeals. 

4. No. adjournment to be sought by the 
Departmental Representatives in high-demand 
appeals and in appeals where stay of demand 
has been granted, without the prior approval of 
the Chief Commissioner. 

5. Requesting the President of IT AT not to allow 
stay of demand beyond 1 eo days as prescribed 
in section 254 (2A) of the Income-tax Act. 

6. Requesting Settlement Commieaion to dispose 
off high-demand cases expeditiously. 

{Trsn.sls/ionj 

Reinstatement of Colliery Employee. 

716. SHRI TEK LAl MAHTO: Will the Minister of 
COAL be pleased to state: 

(a) whether the Govemment propose to reinstate 
thousands of those colliery employees who were 
dismissed due to long absence from duty; 

(b) whether the aCCl, CCl, ECl and other 
companies have given any suggestions 10 the Govemment 
in this regard; 

(c) If so, the time by which the above employees 
are likely to be reinstated; 
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(d) if not, the reasons therefor; 

(e) whether the Government propose to provide jobs 
on comp/lssio~ate ground to the dependents of the 
deceased employees of various coal companies including 
those who got employment in lieu of their land; and 

(I) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINISTER OF STATE IN THE MINISTRY 
OF MINES (DR. DASARI NARAYANA RAO): (a) No, Sir. 
As reported by Coal India Limited there Is no such 
proposal. Disciplinary action is taken as per standing 
orders of the company and review of such action Is done 
at the time of appeal depending upon the merits of the 
case. 

(b) No, Sir. 

(c) and (d) Does not arise in view of reply given to 
part (b) above. 

(0) and (f) No, Sir. This is a matter for coal 
companies to decide. 

(English) 

BPL FamtJln 

717. SHRI ANANTH KUMAR: 
SHRI RAMDAS ATHAWALE: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) the total number of families living below poverty 
line in the country, State-wise; 

(b) whether all those families have been issued 
Yellow Cards; 

(c) if so, the detalls thereof; 

(d) the quantity of foodgralns provided to these 
families during the last three years, State-wi .. ; 

(e) whether the quantity of foodgrains meant for such 
families has been reduced; 

(f) if so, the details thereof alongwlth the reasons 
therefor; 

(g) whether the Government has Ht the target to 
uplift all the poor people by 2009; and 

(h) if so, the details thereof alongwlth the steps taken! 
proposed in this regard? ' 

THE MINISTER OF STATE IN THE MIN1STRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) A statement-I 
Indicatir.. number of families living below poverty line In 
the COU:ltry, State-wise as identified on the basis of BPL 
Census, 1997 is enclosed. 

(b) No, Sir. 

(c) Question does not arise. 

(d) The foodgrains is released by the Ministry under 
the Sampooma Gramln Rozgar Yojana for all rural poor 
who are provided wage employment. quantity of foodgraIns 
released under SGRY is given In the Statement-II 
enclosed. 

(e) No, Sir. 

(f) Question does not ariee. 

(g) No, Sir. 

(h) Question does not ariee. 

St/IltllMnl I 

Results 01 /he BPL Census-1997 

SI.No. State/UT Total No. of No. of BPL % of BPL 
Rural Families Rural Families Famlfles 

2 3 4 5 

1 . Andhra Pradesh 10484028 4184628 39.91 

2, Arunachal Pradesh 102852 80627 78.39 

3. Assam 3607241 2164416 60.00 
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2 3 4 5 

4. Bihar 18933813 9399281 49.64 

5. Goa 135816 23101 17.01 

6. Gujarat 5587768 1980879 35.45 

7. Haryana 2074615 503019 24.25 

8. Himachal Pradesh 1036996 286112 27.59 

g. Jammu & Kashmir 1047251 606545 57.92 

10. Karnataka 6479832 2202756 33,99 

11. KeraJa 4714295 1723556 36.56 

12. Madhya Pradesh 11651082 5111874 43.87 

13. Maharashtra 11010022 3860675 35.07 

14. Manipur 365670 246980 67.54 

15. Meghalaya 282362 156646 55.48 

16. Mizoram 110570 74154 67.07 

17. Nagaland $$ 146615 88541 60.39 

18. Orissa $$ 6790202 4445738 65.47 

19. Punjab 2330725 650209 27.90 

20. Rajasthan 6768541 2097560 30.99 

21. Sikkim NR NR NR 

22. Tamil Nadu 9388118 2737921 29.16 

23. Tripura 595397 397798 66.81 

24. Uttar Pradesh 20430204 7541494 36.91 

25. West Bengal 11076686 4918296 44.40 

26. Andaman & Nicobar Island 30221 6421 21.25 

27. Dadar & Nagar Haveli 26237 17231 65.67 

28. Daman & Diu 10735 395 3.88 

29. Lakshadweep 8625 885 10.26 

30. Pondicherry 133555 63262 47.37 

Total 135360074 55570998 41.05 

Source: MinistrY of Rural Oevelopment 
NR·Nol Reported 
$$·Rural Households. 
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StlIrIm.nl 1/ 

Foodgrains Released under Main SGRYand Special Component of SGRY Outing 2001-02 to 2003-04 

SI.No. StateslUTs Foodgralns Released under Foodgralne Releaaed under 
Main SGRY Scheme Special Component Plan of SGRY 

2001-02 2002-03 2003-04 2oo1-0~ 2002-03 2003-04 

2 3 4 5 6 7 8 

1. Andhra Pradesh 232431 285972 258617 0 0 1820000 

2. Arunachal Pradesh 7015 5033 5196 1850000 2000000 24800 

3. Assam 315462 343445 371484 0 0 50000 

4. Bihar 228487 253388 377859 100000 0 0 

5. Chhattisgarh 124289 146422 208689 419007 329116 238000 

6. Goa 999 665 129 0 0 0 

7. Gujarat 92442 75652 156512 58105 148000 158000 

8. Haryana. 88818 68495 60752 0 25000 0 

9. Himachal Pradesh 16241 23813 26859 0 10000 0 
, 

10. Jammu and Kashmir 35257 25198 28480 0 0 0 

11. Jharkhand 172483 146377 283853 0 40000 0 

12. Karnataka 181522 272218 346261 100000 530000 679750 

13. Kerala 41518 120948 94235 5000 52000 61000 

14. Madhya Pradesh 355800 333920 '385152 188665 417500 477760 

15. Maharashtra 235750 279014 363638 140000 115800 515800 

16. Manipur 8379 8218 18883 0 0 0 

17. Meghalaya 11974 25102 26338 0 0 0 

18. Mizoram 6423 7794 9189 0 0 0 

19. Nagaland 10956 6559 17253 0 0 0 

20. Orissa 188815 335023 277998 150000 400000 522000 

21. Punjab 23723 47103 50288 0 0 0 

22. Rajasthan 137586 183856 224972 621380 1898420 1357630 

23. Sikkim 4593 4819 8534 0 0 0 

24. Tamil Nadu 149616 260011 244827 0 125000 679000 
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2 3 4 5 6 7 8 

25. Tripura 32670 53912 50210 0 0 0 

26. Uttaranchal 29873 51329 57984 0 50000 0 

27. Uttar Pradesh 501449 908014 776170 0 200000 0 

28. West Bengal 214122 251184 262879 0 0 0 

29. Andaman & Nicobar Islands 569 379 1315 0 0 0 

30. Dadar & Nagar Haveli 686 560 555 0 0 0 

31. Daman & Diu 0 0 0 0 0 0 

32. Lakshadweep 305 0 421 0 0 0 

33. .Pondicherry 978 1401 1591 0 0 0 

All-India 3451230 4525824 4996901 3432137 6340836 6583740 

SGRY = Sampooma Gramln Rozgar Yojana* = Under Food For Works Programme. 

Damand and Supply of Coal 

718. SHRI IQBAL AHMED SARADGI: Will the 
Minister of POWER be pleased to state: 

(a) whether the Ministry of Power has asked the 
Ministry of Coal and Mines to allocate 150 Million ton 
captive coal reserve in three mining blocks In Damodar 
Valley Corporation; 

(b) if so, the details thereof and the decialon taken 
by the Ministry of coal & Mines thereon; 

(c) the extent of shortage of coal likely to be fulfilled 
therefrom; 

(d) whether the Ministry has prepared an action plan 
for the years 2004-05 and 2005-06 to meet the 
requirement of power projects; and 

(e) if so, the details thereof? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) and (b) Damodar Valley Corporation (DVC) was 
allotted coal blocks viz. Khagra-Jaydev. Balrora (North) 
and Kasta (East) having mineable reserve of 150 million 
tones for captive mining at source of supply of coal 'for 
their Maithon Left Bank Thermal Power Project. However, 
Ministry of Power has requested Ministry of Coal for 

allowing captive mining of the said three coal blocks for 
end use at Mejia Thermal Power Station (MTPs) Extn. 
Units 4, 5 and 6 and the Durgapur Steel Thermal Power 
Station. 

(c) While Coal requirement of Mejia Thermal Power 
Station Extn. is likely to be met from these coal blocks 
fully, Damodar Valley Corporation proposes to meet 
requirement of coal for Durgapur Steel Thermal Power 
Station to be sourced from Captive Coal Mine Blocks of 
Kasta (West) and Pachhwara (South) in Eastem coalfields 
Ltd. command area with total mineable reserve of 185-
190 million tones. Accordingly a proposal has been made 
by Damodar Valley Corporation to the Ministry of Coal. 

(d) and (e) Ministry of Power had prepared an action 
plan to bridge the gap of coal requirement of power 
projects for the year 2004-05 and 2005-06 by way of 
getting adequate production of domestic coal for Thermal 
Power Stations of Damodar Valley Corporation. 

[Translation! 

Co-Operatlva FInancial Institutions 
\ 

719. SHRIMATI JAYAPRADA: 
SHRI RAJIV RANJAN SINGH 'LALAN': 

Will the Minister of FINANCE be pleased to state: 
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(a) whether an Action Group has been constituted 
during last year by the Government for giving suggestions 
for revival and smooth functioning of cooperative financial 
institutions; 

(b) if so, whether this Action Group has submitted 
its report to the Government in January, 2005; 

(c) if so, the details of the suggestions given by the 
Action Group; and 

(d) the details of the suggestions on which decision 
has been taken by the Government to implement them 
and the time by which these are likely to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) and (b) 
The Government had constituted a Task Force under the 
Chairmanship of Prof. A. Vaidyanathan for revival of co-
operative credit institutions in August 2004. The Task 
Force has submitted its Report on 15th February, 2005. 

(c) The Task Force has recommended a financial 
package of Rs. 14,839 crore for the credit co-operative 
institutions. The package covers accumulated losses, 
unpaid invoked guarantees, receivables from State 
Governments, return of share capital to State 
Governments, Human Resource Development, conduct of 
special audits, computerization, implementation costs etc. 
Provision of financial assistance is linked to reforms in 
co-operative sector. 

(d) Recommendation of the Task Force has been 
accepted by the Government in prinCiple for 
implementation. 

LOlln to Farmers 

720. SHRI KAILASH MEGHWAL: 
SHRI BHANWAR SINGH DANGAWAS: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government has received any 
Memoranda and indent for ameliorating standard of living, 
helping in getting economic-sufficiency and prosperity to 
farmers and to sanction loan facility for various items 
and to raise the present limit of loan from banks under 
the control of Reserve Bank of India; 

(b) it so, the details thereof and the action being 
taken thereon; 

(c) whether the Government has also received 
complaints regarding creating hindrances in distribution 
of loans; 

(d) if so, the details thereof and action taken by the 
Government thereon; and 

(e) the remedial steps being taken by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
Govemment receives Memoranda and Indent from various 
quarters wherein suggestions are made to augment the 
standard of living and bring prosperity to farmers including 
easy procedure for sanctioning of loan to the farmers. 
However, the Government have taken a number of 
initiatives to overcome the problems being faced by the 
farmers. Moreover, it is an ongoing process and all 
possible efforts are made to ease the difficulties of farmers 
from time to time. Some of the steps taken by the 
Govemment in this regard are: 

(i) formulation of Special Agriculture Credit Plan by 
Public Sector Banks In 1994. Now this plan has 
been extended to Private Sector Banks also from 
the year 2005-06; 

(Ii) Introduction of Kisan Credit Card in 1998; 

(iii) Relief measures for farmers affected by natural 
calamities and farmers indebted to non-
institutional lenders; 

(iv) One Time Settlement Scheme for small and 
marginal farmers; 

(v) Waiver of margin/security norms for agricultural 
loans upto Rs. 5O,OOO/-etc. 

(c) to (e) Specific complaints received regarding 
hindrances in distribution of loans are redressed In 
consultation with agencies like Ruerve Bank of India, 
NABARD and concerned Head OffIC8S of the Banks! 
Institutions. Prompt action is taken by the Government! 
programme implementing agencies as and when such 
complaints are received. 

{English} 

Outsourcing Government Work 

721. SHRI SURESH KURUP: WiD the Minister of 
COMPANY AFFAIRS be pleased to state: 
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(a) whether the Government has taken any decision 
to outsource Government work to digitize paper based 
corporate filings; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government regarding 
improving public sector efficiency? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMPANY AFFAIRS (SHRI PREM CHAND GUPTA): (a) 
to (c) The Ministry of Company Affairs (MCA) has 
launched an ambitious e-Govemance and modernization 
programme called 'MCA 21 e-Governance Project' on 
09.02.2005. The Project aims at transforming MCA Into a 
paper less, modem, service-oriented, quality conscious 
and customer centric organization, envisages availability 
of all the MCA services online through Internet. After 
implementation, services such as registration of new 
companies, filing of annual returns and balance sheets, 
filing of event based documents and also viewing of 
documents etc. would be available to public online through 
Internet. 

In this regard, 6 crore pages of legacy records of 
Company's documents under possession of MCA would 
need to be digitized and migrated in to e-records for the 
online process to be operated. Since the adequate high-
end technology competency is locally available within the 
Indian private sectors, it has been outsourced as a part 
of the e-governance project. 

The efficiency of the MCA services would improve 
substantially with the implementation of the project. 

Expansion of NTPC 

722. SHRI ARJUN SETHI: Will the Minister of 
POWER be pleased to state: 

(a) whether the Government propose to implement 
expansion programme of NTPC in the coming fiscal year; 

(b) if so, the details thereof; 

(C) whether the expansion programme of the company 
is being delayed due to inadequate financial assistance 
from t;1e Government; and 

(d) if so, the facts thereof? 

THE MINISTER OF .POWER (SHRI P.M. SAYEED): 
(a) and (b) NTPC's target for capacity addition during the 

next fiscal, i.e., 2005-06 was 2000 MW (comprising 500 
MW from Ramagundam Stage-III (1 x500 MW); 500 MIN 
first unit of Rihand STPP Stage-II (2x500 MW) and 1000 
MW from two units (Nos. 5 & 6) of Talcher Stage-Il 
(4x500 MW). However, these units have already been 
commissioned ahead of schedule in the year 2004-05. 
NTPC, therefore, plans to add 500 MW capacity In the 
next fiscal, i.e. 2005-06 by commissioning 2nd unit of 
Rihand Stage-II (2xSoo MW) ahead of the schedule of 
May, 2006. 

(c) and (d) NTPC has planed to finance all its 
expansion programmes through internal resources and 
therefore, not sought any budgetary support for Its ongoing 
project£':. 

World Bank and ADB Loan to Stat •• 

723. SHRI JYOTIRAOITYA M. SCINOIA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether in order to curtail the interest burden on 
State Governments, the Union Government has decided 
to allow them to resort to loans extended by multilateral 
agencies like the Wor1d Bank and ADB to the States; 

(b) if so, the present interest burden on Madhya 
Pradesh and other State Governments; and 

(c) the manner in which this decision is likely to 
reduce their interest burden? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No, Sir. 
Tho States are constitutionally not permitted to borrow 
outside the territory of India. 

(b) and (c) Do not arise. 

[T1'IU1s18Uonj 

Non-Comptetlon of Power Projects 

724. SHRI CHANDRA MANI TRIPATHI: 
DR. LAXMINARAYAN PANDEY: 

Will the Minister of POWER be pleas~d to state: 

(a) whether the Govemment are aware that some 
power projects are still pending or some ongoing projects 
have not been completed for the lISt 20 years as reported 
in Danik Jagaran, dated 27th January, 2005; 
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(b) if so, the reaction of the Govemment thereto: 

(c) the reasons behind the non-completion of the 
projects fO( such, a Ipng time; 

(d) the extra financial burden on the Central due to 
pendency of the said projects; 

(e) whether the Govemment propose to hand over 
some of these projects to the private sector; and 

(1) if so, the details thereof? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) to (c) Yes Sir. Due to constraints, such as natural 
calamities, geological surprises, delays in land acquisition, 
resettlement and rehabilitation problems, legal disputes, 
delays in clearances, non-availability of funds, etc. 

considerable time and cost overruns have occunad In 
hydro power projects referred to in the news Item. The 
monitoring mechanism has been strengthened to g~1y 
eliminate time and cost overruns In power projecla and 
speclaHy hydro power projects. 

The Central Electricity Authority has a nodal officer 
for each projeCt, both at the conception stage 81 well .. 
during execution. In addition, regular in depth review 
meetings are being organized in the Ministry of Power. 

(d) The information in respect of projects mentioned 
in the newspaper item is given in the Statement endoMd. 

(e) No, Sir. 

(f) Does not arise. 

SflltJI1Isnl 

Detsils 01 costs in Mspsct 01 projects mentioned in the Osinik Jsgran, dated 27. 1.2005 

Name of Project Original cost Year of Cost now AntJcjpated 
(Rs. Grore) investment anticipated Year of 

approval (As. Crore) commi8slonlng 
(year) 

Dulhasti HEP, 390 183.45 1982 4604.93 2006-08 
MW, NHPG, J&K 

Dhauliganga HEP, 601.98 1991 1578.31 2005-06 
280MW, NHPC, 
Uttaranchal 

Tehri HEP- 3391.40 1994 6621.32 2005-06 
1,1000 MW, THDC, 
Uttaranchal 

Ramagundam STPP 1818.45 2001 1818.45 Unit 7 

ST III (U-7). NTPC, commiaioned), Unit 

A.P. 8 expected in 2005-08 

Talcher STPP 6648.83 1999 6648.83 Compteted 
St. II, NTPC, Orissa 

Tehri Transmission 421.00 19)4 702.29 Line I completed. 
Line (800 KV SIC) Line II expected In 2005-06 

Gazu Transmission 769.25 2002 739.27 2005-06 
HVDG 
Augmentation 

Tala Siliguri Transmission 231.53 2002 231.53 2005-08 

System 
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{English] 

Flecal Poaltlon of Punjab 

725. SHRI SUKHDEV SINGH DHINDSA: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Union Government is aware that the 
present fiscal position of the State of Punjab is in 
jeopardy; and 

(b) if so. the manner in which the Government 
propose to help the Punjab Government to meet the 
situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Revenue 
Deficit of Punjab in 2003-04 (RE) is 25.88% of Total 
Revenue Receipt. The outstanding liabilities of Punjab at 
Rs. 42187 Crs. is 308% of Total Revenue Receipts in 
2003-04 (RE). Punjab is a debt stressed state. Twelfth 
Finance Commission (TFC) has also assessed Punjab 
as revenue deficit state. 

(b) The estimated transfers recommended by TFC to 
Govt. of Punjab for its award period. Is Ukely to increase 
by 131 % compared to that of EFC. Punjab can also 
benefit from the debt re-schedulement. interest rate 
reduction and debt write off scheme baaed on the TFC's 
recommendations. 

Rural Electrlftc.tlon 

726. SHRI B. MAHTAB: Will the Minister of POWER 
be pleased to state: 

(8) whether a large number of vHlages in the country 
is yet to be electrified; 

(b) if so. the details thereof, State-wise; 

(c) whether this work Is not being completed In many 
States due to financial constraints; 

(d) if so, the details thereof, State-wise; and 

(e) the steps being taken by the Government In this 
regard? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) Yes, sir. 

(b) Details of un-electrified villages in the country are 
given in the Statement enclosed. 

(c) to (e) The work of extending rural electrification 
had generally been slowing down in quite a few States 
due to the increasing financial difficulties of the State 
Electricity Boards combined with the poor realization of 
revenue from supply of electricity to rural areas. 

In order to achieve the goal of providing access to 
electricity to all households in five years as envisaged In 
the National Common Minimum Programme. a new 
scheme "Rural Electricity Infrastructure and Household 
Electrification" has been approved which Inter slm provides 
for creation of rural electricity distribution backbone and 
village electrification infrastructure to cover all rural 
habitations. Under the scheme there is provision of 90% 
Capital Subsidy. 

S*ltImMIt 

Stlltus of W/Mr.9l' tJ/tJcIrIfIcstion ss on 31.3.2004 

SI.No. State Total No. of Inhabited villages Total No. of Balance unelectrified 
as per 1991 ceneue villages electrified villages 

2 3 4 5 

1. Andhra Pradesh 26586 26565 $ 

2. Arunachal Pradesh 3649 2335 131. 

3. Aasam 24685 19081 5604 

4. Bihar 38475 19251 19224 

5. Jharkhand 29336 7641 21695 
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2 3 5 

6. Goa 360 380 

7. Guiarat 18028 17940 $ 
8. Haryana 6759 6759 

9. Himachal Pradesh 16997 18891 108 

10. Jammu & Kashmir 64n 8301 176 

11. Karnataka 27086 28n1 296 
12. Kerala 1384 1384 

13. Madhya Pradesh 51806 50474 1332 

14. Chhattisgarh 19720 18532 1188 

15. Maharashtra 40,412 40351 $ 
16. Manipur 2182 2043 139 

17. Meghalaya 5484 ~16 2488 

18. Mizoram 898 881 7 

19. Nagaland 1216 1218 

20. Orissa 46989 37883 9328 

21. Punjab 12428 12428 

22. Rajasthan 37889 37276 613 

23. Sikkim 447 405 42 

24. Tamil Nadu 15822 15822 

25. Tripura 855 818 37 

26. Uttar Pradesh 97122 57042 40080 

27. Uttaranchal 15681 13131 2650 

28. West Bengal 37910 31706 8206 

Total (States) 586463 473882 112401 

Total UTs 1093 1090 $ 

All India 587566 474882 112401· 

SBaiance villages are not feulble for eIeetrItIcatIon. 
As per the new definition of village eIectrIfIcatIan (effect from 2004-06) toIIII number (Sf uneIectIttIed vIIagee Is ..am.t:.d to be araund 
1.25.000. 
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LOSS8S to State Electricity Boards 

727. SHRI EKNATH MAHADEO GAIKWAD: 
SHRI ADHIR CHOWDHURY: 
SHRI UDAY SINGH: 

Will the Minister of POWER be pleased to state: 

(a) the annual income and expenditure of each State 
Electricity Board in the country; 

(b) whether losses of SEBs have come down 
significantly, but the deficit is still one per cent of India's 
gross domestic product; 

(c) if so, the facts and the details thereof; 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

to QUtIStIons 572 

States Incentive rele888d 
(Rs. Crores) 

Andhra Pradesh 265.11 

Gujarat 236.38 

Haryana 105.49 

Maharashtra 137.89 

Rajasthan 137.71 

West Bengal 73.00 

Total 955.58 

St..".", 
(d) whether the Union Government has contemplated 

any further steps to bring down the losses of SEBs; and Income and expsndilutrl of Powtlr UtilitiBs of 

(e) if so, the details thereof? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) A statement giving State-wise annual income and 
expenditure of power utilities of the States is enclosed. 

(b) and (c) According to a study conducted by Power 
Finance Corporation the excess of expenditure over 
income of the power utilities of States without taking into 
account subsidy and taxes has reduced from Rs. 26,596 
crores in 2001-02 to Rs. 20,231 c.-ores in 2003-04. 

(d) and (e) The Government of India has initiated 
various steps to revive the poor financial health of SEBsI 
Power Utilities. The Ministry of Power has signed 
Memorandum of Understanding (MoU)lMemorandum of 
Agreement (MoA) with States on power sector reform 
envisaging support of Central Government subject to 
States progressing satisfactorily on agreed reform agenda. 
The Union Government, in order to help the State Utilities 
is providing funds tt:>. States under Accelerated Power 
Development and Reforms Programme (APDRP) for 
investment in identified distribution areas for, inltJr slis, 
reducing technical losses and improving the quality of 
supply and also for inoentlvising, through grants, reduction 
of cash losses. Past debts of SEas due to Central Public 
Sector Undertakings have been securitised under tripartite 
agreements. 

Six States have been provided incentive under 
APDRP for actual reduction in . losses. State-wise details 
are as under: 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

StsI8S lor IhB )'tNIr 2(J()3-D4. 

(Rs. in crores) 

State Total Income Expenditure 

2 3 4 

Andhra Pradesh 22498 23897 

Assam 888 1543 

Bihar 1266 2246 

Jharkhand 1233 1755 

Goa 592 439 

GuJarat 9379 12400 

Haryana 8829 9598 

Himachal Pradesh 1052 1098 

Jammu & Kashmir 421 1650 

Karnataka 15445 16681 

Kerala 3061 3976 

Madhya Pradesh 5474 6704 

Chhattisgarh 2784 2197 

Maharashtra 14454 15003 

Meghalaya 197 133 
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2 3 4 

16. Punjab 6283 6946 

17. Ra;asthan 13519 15296 

18. Sikkim 64 79 

19. Tamil Nadu 11431 12848 

20. Uttar Pradesh 14471 17319 

21. Uttaranchal 1153 1188 

22. West Bengal 6831 6927 

23. Arunachal Pradesh 33 115 

24. Manipur 32 157 

25. Mizoram 26 75 

26. Nagaland 37 79 

27. Tripura 122 127 

28. Orissa 3289 2707 

29. Delhi 4988 6738 

30. Pondicheny 497 459 

Grand Total 150149 170380 

Source: Power Finance Corporation 

{Translation} 

ARWSP 

728. SHRIMATI PRATIBHA SINGH: Will the Minister 
of RURAL DEVELOPMENT be pleased to &tate: 

(a) whether the Government has received any 
proposal from State Govemments under Accelerated Rural 
Water Supply Scheme; 

(b) if so, the State-wise details thereof alongwith the 
action taken/proposed to be taken In this regard, and 

(c) the time by which it is likely to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI A. NARENDRA): (a) to 
(c) Under Accelerated Rural Water Supply Programme 
(ARWSP), funds are allocated to the State/Union 
Territories as per a fixed criterion based on: 

• Rural population, 

• States under Desert Development Programme 
(ODP), Drought Prone Area Programme (OPAP), 
Hill Area Development Programme (HADP) & 
special category hili States in terms of rural 
areas of the State, 

• Not Covered/partially Covered villages and 

• Quality affected villages. 

The State Govemments are empowered to plan, 
sanction, implement and execute rural water supply 
projects from the funds provided under ARWSP. The 
proposals for sanctioning rural water supply projects do 
not require clearance from the Central Govemment. 

/English} 

Implementation of Sanitation Camptllgn 

729. SHRI G.M. SIDDESWARA: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) whether the Union Govemment has received any 
proposal and Project Report from the State Govemmenta 
regarding implementation of total sanitation campaign; 

(b) if so, the details, State-Wise; 

(c) whether the Union Govemment has considered 
their proposals; 

(d) if so, by what time the approval is likely to be 
given; and 

(e) if not, the reasons therefor? 

THE MINiSTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI A. NARENDRA): <a) to 
(e) Yes Sir. Government of India has 80 far recalved 652 
proposals for sanction of Total Sanitation Campaign (TSC) 
out of which 452 proposals have already been sanctioned. 
In remaining 100 districts, tunds 0 Rs 10.00 lakhs each 
have been sanctioned for conducting B .. 9 line Survey 
and preparing detailed Project Report. Out of these, 
project reports in respect of 6 districts of Kamataka, 4 
districts ot Rajasthan, 1 district each of Assam, 
Chhattisgarh, Gujarat and Jharkhand, have been received 
recently and are being scrutinized. If 1he8e proposals 
conform to the total Sanitation Campaign (TSC) guidelines, 
they would be taken up for sanction. State-Wise list of 
proposals received and sanctioned is given in the 
enclosed statement. 
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SIll,.",.", 

SMlrl-wi6tI IIIf of pn:1p088Is IfICSIvrKI 8nd ssncliontld 

SI.No. SIIIe No. of TSC Proposals No. of TSC Project No. of TSC Proposals 
Received Reports Received Sanctioned 

2 3 4 5 

1. Andhra Pradesh 22 22 22 

2. Arunachal Pradesh 13 4 4 

3. A8sam 23 15 14 

4. Bihar 28 16 16 

5. Chhattisgarh 16 7 6 

6. Dadar & Nagar HaveH 1 1 1 

7. Goa 2 1 

8. GuJarat 25 25 24 

9. Haryana 19 19 19 

10. Himachal Prade8h 12 7 7 

11. Jammu & Kashmir 14 14 14 

12. Jharkhand 22 22 21 

13. Kamataka 27 9 3 

14. Kerala 13 13 13 

15. Madhya Pradesh 45 45 45 

16. Maharashtra 33 33 33 

17. Manlpur 4 4 4 

18. Meghalaya 2 2 2 

19. Mizoram 8 2 2 

20. Nagaland .' . 5 4 4 

21. Orissa 30 30 30 

22. Pondicherry 1 1 

23. Punjab 17 14 14 

24. Rajasthan 32 18 14 

25. Sikklm 4 4 4 

26. Tamllnadu 29 29 29 
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2 

27. Tripura 

28. Uttar Pradesh 

29. Uttaranchal 

30. West Bengal 

Total 

(Trans/abon} 

Shares Purchaaed by Fila 

730. SHRI RAJ IV RANJAN SINGH 'LALAN': 
SHRI RAMJI LAL SUMAN: 

Will the Minister of FINANCE be pleased to state: 

(a) whether foreign institutional investora purchased 
the shares of good profit earning companies of India 
during the financial year 2003-2004; 

(b) if so, whether by December, 2004, these foreign 
institutional investors purchased upto 20 per cent shares 
o! most of the companies of the country; and 

(e) if so, the names of those Government and non-
Govemment companies whose 20 per cent of more shares 
are with Fils? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) According 
to the inlormation furnished by the Securities and 
Exchange Board of India (SEBI) Foreign Institutional 
Investors (Fils) can invest in securities in the primary 
and secondary markets including shares of companies 
listed, unlisted or to be listed on a recognised stock 
exchange in India under the provisions of SEBI (FII) 
Regulations, 1995. During the financial year 2003-04, net 
FII investment in equity was Rs. 39,960 crores invested 
across 587 companies, most of which are listed in major 
stock exchanges. Many of these companies may have 
earned profits in the financial year 2003-04. 

(b) and (c) The information is being collected and 
will be placed on the Table of the House. 

3 4 5 

4 4 4 

70 70 70 

13 13 13 

18 18 18 

552 488 462 

{English} 

Foreign InvHtora In PrtvMe 8anb 

731. SHRI BALASAHEB VIKHE PATIL: Will the 
Minister of FINANCE be pleaaed to state: 

(a) whether Foreign investora in private banka are 
insisting on voting rights beyond 10%; 

(b) If so, the details thereof; 

(c) whether the Government hu taken any view on 
the demand of foreign Investora and Ita impact on the 
functioning of banka; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No, Sir. 

(b) Does not arise. 

(c) and (d) With a view to encourage foreign banks 
to set up their subsidiaries and aJeo to attract large 
Investments In the banking sector, for making It more 
competitive, 'The Banking Regulation (Amendment) BIU' 
was Introduced In the Lok Sabha on 21.04.2003 to delete 
sub-section (2) of Section 12 of the BankJng Regulation 
Act, 1949. However, till date no amendment hal been 
done on this account. 

AuI8tance from NABARD for Intptlon Scheme 

732. SHRI G. KARUNAKARA REDDY: Will the 
Minister of FINANCE be pleased to state: 

(a) whether It I. a fact that Natlona' aank for 
Agrtcultural and Rural Development (NABARD) has been 
providing loan assistance to the States for irrigation 
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schemes under Rural Infrastructure Development Fund 
(RIDF); 

(b) jf so, the details of loan assistance provided by 
NABARD to Karnataka during the last three years; 

(c) the irr:gation schemes undertaken by the 
Karnataka Government during the said period; 

(d) whether the Kamataka Government have utilized 
the loan assistance provided by NABARD fully; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) Yes, Sir. 

(b) The details of loan assistance provided by 
NABARD to the Government of Kamataka during the year 
2002-03, 2003-04 and 2004-05 are as under: 

(Amount Rs. in Crore) 

Tranche/Y ear No. of Projects Sanctioned 
Sanctioned Amount 

RIDF-VII (2001-02) 70 21.40 

RIDF-VIII (2002-03) 63 51.09 

RIDF-IX 2003-04 224 96.39 

(c) A total of 357 Irrigation projects have been 
undertaken by the Government of Karnataka with 
assl8tance from NABARD. 

(d) Details of utiHzatlon of loan 8I8istance provided 
by NABARD under RIDF to Government of Kamataka 
are 88 under: 

(Amount Rs. in Crore) 

TranchelYear 

RIDF-VII (2001-02) 

RIOF-VIII (2002-03) 

RIDF-IX 2003-04 

, Sanctioned 
Amount 

21.4 

51.09 

96.39 

Availed by 
the State 

Govt. 

13.91 

27.06 

28.77 

(e) Major reasons for non-utilisation of the amount 
fuHy are 88 under. . 

(i) The project implementation period under RIDF 
VII and VIII is upto March, 2005, under RIDF 
IX the same Is upto 31.03.2006 and under RIDF 
X It is upto 31.03.2007. Hence, the sanctioned 
amount can be utilized within the stipulated 
period of the concemed project; and 

(ii) Due to savings during implementation against 
estimated c08t of the projects. 

Lie Service Tax 

733. SHRIMATI P. sATHEEDEVI: Will the Minister 
of FINANCE be pleased to state: 

(a) the amount spent by L1C for service tax; and 

(b) the effect on the bonu8 of the policy holders as 
a result of service tax? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) Amount 
of Servioe Tax paid by L1C i8 as under: 

Year 

2002-03 

2003-04 

1.4.2004} 

Amount (Rs. in Crores) 

56.66 

543.89 

383.76 
to Feb., 2oo5} 

(b) As a result of payment of Service Tax by L1C, 
the surplus available for distribution to policyholders gets 
reduced and hence the bonus payable to them. 

Protection of InvHtor. Fund 

734. sHRI N.s.V. CHITIHAN: Will the Minister of 
COMPANY AFFAIRS be pleased to state: 

(a) the amount deposited by companies during the 
last three years under Section 205(A)(5) of the Companies 
Act, 1968 in the protection of Investors Fund; 

(b) the expenditure incurred for the objocls & purpoee 
of protection of jnv88to~ during each of the above period; 

(c) whether the expenditure incurred Is not 
commensurate with the object of investors protection; and 

(d) if so, the reasons for the inadequate expenditure? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
COMPANY AFFAIRS (SHRI PREM CHAND GUPTA): (a) 
During the last three years (01.10.2001 to 31.03.2004) 
an amount of Rs. 241.59 crores has been credited to 
the Investor Education and Protection Fund (IEPF) under 
section 205-C of the Companies Act, 1956. The amount 
is maintained in the Consolidated Fund of India. 

(b) the expenditure incurred for the objects and 
purpose of protection of investors during each of the 
above period is as under: 

Financial Year 

2001-2002 

2002-2003 

2003-2004 

Expenditure 
(Amount in Rupees) 

67,00,000 

1,79,40,000 

2,83,55,000 

(c) As the activities under IEPF are evoMng over 
the period of time, it cannot be said for the present that 
the expenditure incurred is not commensurate with the 
objects of investor's protection. The expenditure is 
expected 10 increase substantially now with expansion of 
activities under IEPF. 

(d) The question does not arise. 

PMGSY 

735. SHRI C.K. CHANDRAPPAN: Will the Minister 
of RURAL DEVELOPMENT be pleased to refer to the 
reply given to USQ: No. 473 dated December 3, 2004 
and state: 

(a) whether proposals for construction of roads under 
Pradhan Mantri Gram Sadak Yojana (PMGSY) are 
received from very few States since 2003-04; 

(b) if so, the reasons therefor; 

(c) whether all the villages in these States are 
covered by roads; and 

(d) If not, the steps proposed to be taken in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) and (b) No, Sir. 
Since 2003-04, proposals for construction of roads under 
Pradhan Mantri Gram Sadak Yojana (PMGSY) were 

received from aU the States except Arunachal Pradesh, 
Bihar, Goa, Manipur, Meghalaya and Tripura. 

(c) and (d) Under PMGSY the unit for coverage Is 
'Habitation' and not 'Village.' The details of eligible 
unconnected habitations still to be covered under PMGSY 
in these States are given in the Statement enclosed. All 
the eligible unconnected habitations in these States are 
to be provided connectivity through good all weather roads 
in accordance with the PMGSY guidelines. 

# 

1. 

2. 

3. 

4. 

5. 

6. 

Stiltsment 

Eligible UnconnecftJd hllbllstions still to btl COWlnKi 
under PMGSY 

StateslUTs 

Arunachal Pradesh 

Bihar· 

Goa (Partial) 

Manipur· 

Meghalaya 

Tripura 

Total 

Number of eligible 
habitations still to be 

connected 

525 

16127 

36 

515 

384 

1831 

19417 

·Figures shown are provtslonal. 

Electronic PAN Book System 

736. DR. M. JAGANNATH: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Union Govemment has explored the 
possibility of introducing an electronic PAN book System 
enabling individual Income Tax asseS88es to scan their 
tax filing record; 

(b) if so, the details thereof; and 

(c) by when the Government plan to introduce this 
new system? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yea, 
Sir. 
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(b) the taxpayers shall be allowed limited online 
access to information relating to their tax payments, 
refunds, refunds and processing of returns through Tax 
Information Network. 

(c) This new system shall be introduced by the end 
of Financial Year 2005-2006. 

Opening up of Pension Funds to Prlvat. Operato ... 

737: 5HRI BADIGA RAMAKRISHNA: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Government proposes to open up 
pension funds to private operators; 

(b) if so, the reasons therefor and guidelines drawn 
in this regard; and 

(c) the steps taken to protect the pension funds and 
safeguard the interest of pensioners? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.S. PALANIMANICKAM): (a) to (b) Yes, 
Sir. The Government proposes to open up pension funds 
to competing operators, including private operators. These 
pension funds would be regulated by the Pension Fund 
Regulatory and Development AuthOrity. 

(c) A number of measures are envisaged in the legal 
framework for safety of the funds, including, inter-alia, 
penalties of upto Rs. 25 crore andlor imprisonment upto 
ten years for non-compliance with the regulatory 
provisions. 

/Trans/ation} . 
Loan to Farm .... 

738. SHRI RAMJI LAL SUMAN: 
DR. CHINTA MOHAN: 

Will the Minister of FINANCE be pleased to state: 

(a) whether loan requirement of the rural people Is 
mainly fulfilled by cooperative banks in the country; 

(b» if so, the average amount of loan sanctioned to 
the farmers and business annually by these banks; 

(c) whether there has been progressive appreciation 
in loan disbursement by the cooperative banks during 
the preceding three years; 

(d) if so, the details thereof; 

(e) whether the different cooperatives banks are 
charging different rate of Interest on loan; and 

(f) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.S. PALANIMANICKAM): (a) Loane by 
Co-operative Banks form a significant part of inetltutional 
credit disbursal in rural areas. 

(b) The data generating system of NABARD does 
not generate the information in the manner asked for. 

(c) and (d) Loan disbursed by the Co-operative Credit 
Institutions viz. SCBf;, DeCas, PACS, PACRDBs, 
SCARDBs during the year 2000-01, 2001-02 and 2002-
03 are Rs. 88681 crore, Rs. 95369 crore and Rs. 108421 
crore respectively which show a progressive appreciation. 

(e) and (1) The rate of interest charged on the loan 
assistance by banks varies due to the deregulated Interest 
regime. NABARD, on its part, has Impressed upon the 
co-operative banks to review their structure of Interest 
rates. Some banks have responded by reducing their 
lending rates and some banks could not do so on account 
of the high cost of funds and high level of NPAs. 

{Eng/ish} 

Loan Under PMRY 

739. SHRI PRALHAD JOSHI: 
5HRI LAKSHMAN SETH: 

Will the Minister of FINANCE be pleased to state: 

(a) the total number of proposals received by various 
banks from concerned District Industry Centres of var-ious 
States under Pradhan Mantri Rojgar Yojana (PMRY) 
Scheme and the number of proposals accepted and 
rejected by them during 2003-04, State-wise; 

(b) the success rate of the banks In terms of the 
number of proposals accepted by them under PMRY and 
actual sanctioning the loans to respective applicants with 
special reference to Karnataka, State-wise; 

(c) whether the Government is aware about the 
general complaints by the people that the banks are not 
enthusiastic and in many cases and are relvctant about 
seriously implementing PMRY scheme in \providing self-
employment to the rural and urban unemployed youths; 
and 
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(d) if so, the action the Govemment proposes to 
take in inducing the banks to achieve the targets given 
to them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S,S. PALANIMANICKAM): (a) and (b) 
According·'o the information fumished by Reserve Bank 
of India, as per the extant instructions under PMRY, the 
District industries Centre (DIC) sponsors the cases under 
PMRY to the implementing banks in the district up to the 
extent of 125% of the target allocated. The data 
generating system of RBI does not provide information in 
respect of the number of proposals received by various 
banks from DiC separately. The State-wise (including 
Karnataka) details of targets, total applications received, 
amount sanctioned and disbursed under PMRY during 
2003-04 are indicated in the Statement enclosed. 

(c) RBI/Government is not aware of any specific 
complaint as regards to allegation of implementing banks 
being reluctant and un-enthusiastic in implementation of 
the PMRY scheme. Whenever complaints are received In 
respect of implementation of PMRY they are investigated 
and necessary action is initiated as per extant instructions. 

(d) RBI/Ministry of Small Scale Industries and Agro 
Rural Industries (551 & ARI) and Ministry of Finance 
have initiated the following steps for improvement of 
performance under the PMRY Including achievement of 
targets. 

1. Banks have been advised to carry out ICrutiny 
of rejected applications by a higher authority from 
their controltlnglHead OffIce. 

2. Banks have been instructed to dispose of 
applications for loans upto Rs. 25,OOOI-within 2 
weeks and upto Rs. 2 lakh within 4 weeks, 
provided the loan applications are complete in 
all respects. 

3. Time frames have been laid down for receipt of 
applications from the DICs to banks and 
thereafter sanction and disbursements of loans 
by banks. 

4. Banks have been asked to issue 'No dues 
certificate' whenever required, within 15 days, 
other-wise It is deemed to have been iuued. 

5. Banks have been instructed to set up training 
institutes jointly with the State Govemments by 
utilizing the existing infrastructure of the Industrial 
Training Institutes (lTls) and Small Industries 
Service Institutes (SISls). 

6. State Government have been advised to identify 
viable activities jointly with banks at the district 
level. 

In addition to have, following amendments have been 
carried out in the eligibility criteria/norms under the echeme 
by the Ministry of SSI & ARI, (and advised to the 
implementing banks by RBI) in order to Improve 
performance under PMRY. 

1. Relaxation in age (Upto 40 years), margin money 
criteria and higher subsidy component (Rs. 
15,0001-) on the lines of North Eastern States 
(including Sikklm) has been extended to the 
Statee of Jammu & Kaahmir, Himachal and 
Utlaranchal under PMRY. 

2. The reeldency criteria for married men In 
Meghalaya is relaxed In line with married women 
in rest of the country. 

3. Self-Help Groups (SHG) could be considered for 
financing under the PMRY provided all the 
members of the SHG Individually latilfy the 
eligibility criteria under the scheme. Membership 
of the Group would conallt of 6-20 eduoated 
unemployed youth. Maximum loan limit tor the 
Group is Rs. 10 lakh. 

StlItImMI' 
$tats-wise dtIIIJIIs of IlItg(118, 6ppIics1ions nlCSiWld. amount sanctioned and 

disbulSfI(/ under Scheme duting 2003-04 

Name of the Bank:ALL SCHEDULED COMMERCIAL BANKS 
Report showing cur/,ullitive position in respect of PMRY for the quarter ended March, 2004 

Name· of the State/ 
Union Territories 

Target No. of applns. Total Loans Total Loans 
reed. sanctioned disbursed 

No. AmI. No. AmI. 

2 3 4 5 6 7 

Hal)iana 8100 15099 8520 5052.36 7115 4134.38 

Himachal Pradesh 3200 4170 3035 2381.22 2817 2114.75 
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2 3 4 5 6 7 

Jammu & Kashmir 3000 1889 791 787.9 655 620.27 

Punjab 8200 13317 8405 5467.99 7279 4548.32 

Rajasthan 16200 28480 15628 8706.13 11897 6296.62 

Chandigarh 100 156 100 67.98 68 41.49 

Delhi 4400 3528 1077 755.94 850 599 

North Eastern Region 

Assam 10000 13608 7401 4777.05 3772 2567.24 

Manipur 1200 812 595 422.48 503 350.82 

Meghalaya 1350 529 447 377.16 350 267.48 

Nagaland 1000 604 90 109.19 42 40.09 

Tripura 3000 5100 2477 1778.56 2026 1424.95 

Arunachal Pradesh 700 740 685 619.65 464 412.86 

Mizoram 200 801 788 833.9 775 824.5 

eastern Region 

Bihar 14400 17255 11334 10074.11 8979 7393.24 

Jharkhand 9000 8990 5550 4740.71 4382 3405.97 

Orissa 16300 19571 11616 8133.27 5504 3144.96 

West Bengal 20000 8798 3539 2220.68 2242 1557.7 

Andaman & Nicobar 200 296 186 173.1 162 119.72 

Sikkim 100 89 31 21.83 29 21.83 

Central Region 

Chhattisgarh 4600 8087 3985 2598.3 2870 1722.75 

Madhya Pradesh 23500 45857 25776 16914.13 17097 10577.1 

Uttaranchal 6000 9121 5724 3987.26 5255 3583.88 

Uttar Pradesh 50900 73222 44295 30345.72 37379 25036.37 

Western Region 

Gujarat 13000 11384 6487 3036 5959 2871.71 

Maharashtra 22800 41267 20910 12040.24 16522 9258.42 

Daman & Diu 50 6 4 3.1 4 3.1 
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2 3 

Goa 400 220 

Dadar & Nagar Haveli 50 o 
Southern Region 

Andhra Pradesh 36800 24503 

Kamataka 20000 24603 

Kerala 20350 23198 

Tamil Nadu 20000 20913 

Lakshadweep 50 31 

Pondicherry 750 548 

Not Specified 1866 2633 

All India 341766 429426 

[Translation} 

Funds to Power Plants 

740. SHRI MOHAN SINGH: Will the Minister of 
POWER be pleased to state: 

(8) the total amount proposed to be spent by the 
Union Govemment to set up new power plants during 
the Tenth-Five Year Plan and the quantum of power In 
megawatt to be generated as a result thereof; 

(b) the demand of power the country by the end of 
this year; 

(c) the extent to Which the demand of power likely 
to be met through the power generated by the new power 
plants; and . 

(d) the per capita consumption of electricity in the 
country and how does It compare with the advanced 
countries? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) The Tenth Plan outlay for Power Sector in the Public 
Sector is As. 2,70,276.36 crore comprising of Rs. 
1,77,050.64 crore for the Central Sector schemes and 
As. 93,225.72 crore for the State Sector schemes. the 
Tenth Plan capacity addition target Is 41,110 MW, of 

4 5 6 1 

126 99.31 117 91.26 

o o o o 

23114 14352.25 17438 10403.36 

15211 9097.05 11769 7040.69 

16755 9092.48 13044 7053.51 

13081 5138.11 10497 4366.25 

17 11.21 17 11.21 

349 153.6 273 121.07 

1074 1098.63 808 796.29 

269201 166466.60 198950 122889.16 

which 22,832 MW is In the Central Sector, 11,157 MW 
in the State Sector arid 7,121 MW in Private Sector. 

(b) and (c) According to Load Generation Balance 
Report of Regional Electricity Boards the anticipated Peak 
demand and availability at the end of year 2004-06 would 
be 87518 MW and 81188 MW respectively. 

(d) The per capita consumption of the electricity in 
the country was 592 KWh in respect of year 2003-04. 
The lateat data on per capita electricity consumption in 
the advanced countries, as given in -Key wond Energy 
Statistics·, (editlon-2004) of International Energy Agency 
is as under: 

Name of the country Per capita electricity 
consumption in KWh. 

Australia 10502 

France 7386 

Germany 6742 

Russia 5350 

U.K. 6158 

USA 13228 
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[English] 

Rural Electrification 

741. SHRI AVTAR SINGH BHADANA: 
SHRI SURENDRA PRAKASH GOYAL: 

Will the Minister of POWER be pleased to state: 

(a) whether rural electrification has been Included in 
basic minimum services under Pradhan Mantri Gramodaya 
Yojana (PMGY) from the year 2001-04; 

(b) if so, the details thereof and the achievements 
made in this regard during the period, State-wise; and 

(c) the number of villages proposed to be electrified 
in the country under PMGY during the current year? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) Yes, sir. 

(b) to (c) Information is being collected from the 
States. 

Investigation of Fraudulent Companl_ 

742. SHRI RAGHUNATH JHA: Will the Minister of 
COMPANY AFFAIRS be pleased to state: 

(a) whether the investigation into the fraudulent 
practices of Modi Xerox and other companies have been 
completed; 

(b) if so, the details thereof; and 

(c) if not, the reasons for the delay In completion of 
the investigation and measures taken to expedite the 
investigation? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMPANY AFFAIRS (SHRI PREM CHAND GUPTA): (a) 
and (b) Yes. Sir. Investigation was ordered on 8th August, 
2002 and Investigation completed and report received on 
8th June. 2004. The investigation was carried out by an 
Inspector appointed by the Central Government under 
section 237 of the Companies Act, 1956. 

(c) Does not arise. 

Power Generation Through Renewable 
Energy Sources 

743. SHRI LAKSHMAN SINGH: Will the Minister of 
NON-CONVENTiONAL ENERGY SOURCES be pleased 
to state: 

(a) whether generation of power through renewable 
sources of energy is much less than the potential in the 
country; 

(b) if so, the reasons therefor; and 

(c) the steps being taken to Increase the renewable 
energy sources to meet the required potential? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTIEMWAR): (a) to (c) the potential for renewable 
energy in the country from wind, small hydro and biomass 
has been estimated at around 80,000 MW. Against this 
estimated potential, around 5500 MW grid Interactive 
renewable power installed capacity has been set up as 
on 31-12-2004. The aim is to deploy around 10 percent 
of the additional grid interactive power installed capacity 
from renewable. during the 10th and 11 th Plan periods. 
During the first two years of the 10th Plan, 10 and 2 
percentage points of grid interactive power inatalled 
capacity has come from wind and small hydro power 
respectively, apart from 3 percentage points from bio 
energy thereby making it a total of 15 percentage points 
of grid interactive renewable power Installed capacity. 
Hence, the rate of deployment of these renewable 
technologies is highly satisfactory. Financial incentives 
apart from fiscal incentives such as accelerated 
depreciation, relief in taxes and duties and term loans 
from financial institutions are being provided. In addition, 
preferential tariff to grid interactive renewable power is 
available in several potential states. 

[Translation} 

Designed Garments exhibition 

744. SHRI RAMDAS ATHAWALE: Will the Minister 
of TEXTILES be pleased to state: 

(a) the number of exhibitions on designed garments 
held in the. country especially in tribal areas during the 
last ti:lree years; 

(b) the details of the export purchasing orders 
received through these exhibitions tHI date; 

(c) whether the Govemment purpo~ to organise 
more such exhibitions in the country in future; and 

(d) if so, the location-wise details thereof? 
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THE MINISTER OF TEXTilES (SHRI 
SHANKERSINH VAGHELA): (a) Ministry of Textiles has 
not organized any International exhibition exclusively for 
designer garments in the tribal areas of the country during 
the last three years. 

(b) Does not arise, in view of (a) above. 

(c) There is no proposal to hold any such exhibition 
at this stage. 

(d) Does not arise, in view of (c) above. 

VRS Scheme 

745. SHRI PANKAJ CHOWDHARY: Will the Minister 
of TEXTILES be pleased to state: 

(a) whether the Government propose to offer VRS 
facility to the employees of Ganesh Sugar Mills 

(b) if so, the details. thereof; 

(c) whether the Government has received requests 
from employees/associations/public representatives in this 
regard; 

(d) if so, the details thereof; and 

(e) the steps taken by the Government in this 
regard? 

THE MINISTER OF TEXTilES (SHRI 
SHANKERSINH VAGHELA): (a) No, Sir. 

(b) Does not arise. 

(c) and (d) Yes, Sir. The Government has received 
representations from various Worker Union representing 
the workers of the Ganesh Sugar Mills demanding 
reopening of the mill or the implementation of Modified 
Voluntary Retirement Scheme (MVRS) at par with the 
Scheme implemented in National Textile Corporation (UP) 
Ltd. and British India Corporation Ltd., Kanpur. 

(e) Ganesh Sugar Mills is a unit under the Swadeshi 
Mining and Manufacturing Ltd. (SMMC), a subsidiary of 
NTC (UP) Ltd. BIFR ordered winding up of SMMC vide 
its order dated 1.7.1996. The High Court of Allahabad 
confirmed the winding up orders and directed liquidation 
of the Company. As per provisions of Section 445 (3) of 
the Companies Act, 1956, winding up orders of the 

Company shall be deemed to be notice of diecharge to 
the officers and employees of the Company. Ally further 
action as regards liabilities of workmen Is to be taken by 
the ottlcial Hquidatot. 

SafMy from TauMml 

746. SHRI BRAJESH PATHAK: WIll the Minister of 
MINeS be pteeaed to state: 

(a) whether the Geological Survey of India has 
conducted any study regarding the safety of lite and 
property of the people living along the coastal areal .. 
result of Tsunami waves; 

(b) if so, the details thereof; 

(c) the amount made avallable to Geological Survey 
of India for this purpose; 

(d) whether the Geological Survey of India proposea 
to consult the specialists In this field; and 

(e) H 50, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
MINES (DR. DASARI NARAYANA RAO): <a) and (b) 
Geological Survey of India (GSf) Is not dlrectty Involved 
In the safety aspects of the people living In the coastal 
areas. However, GSI is one of the members in the 
Department of Science and Technology (DST) Committee 
on resettlement Issues 88 a sequel to the Tsunami In 
Andaman and Nlcobar region. 

GSI has taken Immediate action fot carrytng out 
multifarious geoscIentlfic studies on the aftennath of the 
devastating earthquake and Tsunami of 26th December 
2004 as detailed below-

(I) A team of scientists led by the Director General, 
GSI visited South Andaman and Bratang Islands 
to study the effects of earthquake and TsunamI. 
Preliminary results of this study has already been 
communicated to Andaman and Nlcobar 
Administration and other organizations involved 
in similar studies. 

(i~ Several teams from GSI have carried out 
detailed SCientific studies in the Andaman group 
of islands after the earthquake. These Include 
Macro-seismic (post earthquake damage survey 
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to constrain earthquake Intensity) survey, Global 
Positioning System (GPS) survey in campaign 
mode for constraining ground deformation study 
of aftershocks with five digital seismographs 
deployed in the islands at Port Blair, Camic (Car 
Nicobar), Hut Bay (Little Andaman), Rangat 
(Middle Andaman) and Diglipur (North Andaman). 
Nearly 6500 aftershocks have been recorded by 
GSI, which show a trend of continuous release 
of stress energy. 

(iii) Teams of Geoscientists from GSI have carried 
out studies on the effects of Tsunami (post-
tsunami survey) in the coastal tract of Andhra 
Pradesh, Tamil Nadu and Kerala. 

(iv) To study the changes in the offshore domain, 
GSI has undertaken Bathymetry and magnetic 
surveys out in the sea around Andaman and 
Nicobar Islands to study the submarine 
geomorphological changes. 

(v) GSI has posted all relevant information and data 
on its Website i.e. www.gsi.gov.in and this 
webs it? is being continuously updated. 

(vi) During 25th to 27th January, 2005, GSI 
members alongwith other DST Committee 
Members visited Port Blair in connection with 
collection of data on submergence/re-settlement 
issues in the Andaman and Nlcobar Islands. The 
expert team studied run up/submergence/ 
inundation problem in the area. 

(e) No, Sir. No specific amount is made available to 
Geological Survey of India for this purpose. However, 
GSI utilized its own budgetary allocation for the said 
studies. 

(d) and (e) Yes, Sir. Geological Survey of India has 
consulted the specialists in this field. GSI representatives 
have participated in the brainstorming session organized 
by DST in New Delhi during 21st to 22nd January 2005 
and had discussions with foreign experts. GSI attended 
an international conference on Tsunami at Phuket, 
Thailand during 28th to 31st January 2005. The Geological 
Survey of Japan approached GSI on 23rd January 2005 
for a collaborative project to study the details of the 
Tsunami in Andaman & Nicobar Islands. The Earth 
Science Sector, Natural Resources, Canada ·has proposed 
a collaborative programme between India and Canada 
on an overall disaster mitigation' efforts which include 
Tsunamis. 

Tranamlalon and Dl8trlbutlon System 

747. SHRI CHANDRABHAN SINGH: Will the Minister 
of POWER be pleased to state: 

(a) whether any schemes pertaining to Indore-UDain-
Bhopal and Gwallor region transmission and distribution 
system under the accelerated energy development 
programme has been forwarded to the Union Government 
by Madhya Pradesh; 

(b) if so, the action takenlbelng taken by the Union 
Govemment on these schemes; and 

(c) the time by which these schemes are likely to 
be sanctioned? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) Yes, Sir. National Thermal Power Corporation (NTPC), 
the Advisor-cum-ConsuHant (AcC) for Madhya Pradesh 
has received the schemes under Accelerated Power 
Development and Reforms Programme (APDRP) for 
Indore-UDain-Bhopal and Gwalior regions for development 
of distribution systems. 

(b) and (c) These schemes have been examined by 
NTPC and found deficient In terms of technical and 
commercial data. The same has been communicated to 
the respective regions of Madhya Pradesh State Electricity 
Board (MPSEB) for remedial action. 

[Eng/ish} 

Closure of Kayamkulam Power Project 

748. DR. K.S. MANOJ: Will the Minister of POWER 
be pleased to state: 

(a) whether the NTPC, Kayamkulam Unit is shut 
down for the past eight months for want of clemand of 
power from KSEB; 

(b) If so, the reasons therefor along with measures 
taken so far to solve the problem; 

(c) whether the power purchase agreement between 
KSEB and NTPC has expired recently; 

(cA) If so, the details thereof; 

(e) whether any request has been received by the 
Government of Kerala or KSEB to review the fixed cost 
to be paid to NTPC for the restructuring of loans; and 
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(f) if 60, the stepa taken by·the Govemment in this 
regard? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) and (b) NTPC's Kayamkulam Plant was shut down 
from July, 2004 tiri December, 2004 for want of schedule 
from Kerala State Electricity Board (KSEB) and Tamil 
Nadu State Electricity Board (TNEB) who have been 
allocated 50% capacity each. The station wasrastarted 
from 6.1.2005 wnen the schedule of 160 MW was given 
by TNEB. 

(c) and (d) The Power Purchase Agreement (PPA) 
with Kerala State electriCity Board (KSEB) for supply of 
power from NTPC's Kayamkulam Station (360 MW) has 

SI.No. Particulars 

1. Rate of Interest 
as per CERC 
tariff order 

2. Revisetf rate 
after 
considering 
impact of 
floating rate (as 
charged to 
KSEB) 

2000-01 

7.07% 

In the tariff petition field with CERC for determination 
of tariff for the period 2004-09 as per the CERC 
Regulation 2004 after ~iving due benefits of the reduced 

been valid till 28th February, 2006. 14 per the provisions 
of PPA, the terms and conditions of the PPA shall 
continue to be valid even after 28.2.2006, If power Is 
availed by KSEB from Kayamkulam. However, NTPC has 
already taken up with KSEB for extension of PPA beyond 
28.2.2005. 

(e) and (f) Request was received from Govemment 
of KeraiaIKSEB for review of fixed cost on account of 
restructuring of loans. 

In this regard, the details of Interest on loan 
component of. fixed Charges of Kayamkulam considered 
in Central Electricity Regulatory Comml8slons' (CERC,'. 
approval tariff for the period 2001-04 aN as under: 

2001·02 2002·03 2003·04 

7.05% 6.98% 7.12% 

7.05% 6.87% 6.75% 

interest rate on loan, the' rates of interest considered for 
wol'king out interest on loan component for fixation of 
tariff of Kayamkulam for the period 2004-09 are as under: 

SI.No. Particulars 2004-05 ~005-06 2006-07 2007-08 2008-09 

1. Rate of 
Interest on 
loan 

6.49% 

Thus. it may be observed that the rate of interest, 
which is 6.49% during 2004·05, will be reducing gradually 
and become 5.99% during the years 2007-08 and 2008-
09 respectively. 

The approval of tariff of central generating companies 
like NTPC is with the CERC, and therefore the 
appropriateness of the fixed cost and variable CO$t is 
determined by CERC, 

6.21% 6.02% 5.99% 5.99% 

Sixth Pay Commleelon 

749. SHRI SURENDRA PRAKASH GOYAL: 
SHRI M.P. VEERENDRA KUMAR: 

Will the Minister of FINANCE be pleased to state: 

(a) whether several Central Govemment employees 
through their association are demanding setting up of 
Sixth Pay Commission; 
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(b) if so, details thereof; 

(c) the exact date when Fifth Pay Commission W88 

set up and when the report was presented; 

(d) whether after 8 lapse of ten years, Sixth Pay 
Commission is due; and 

(e) the time by which the Sixth Pay Commission Is 
likely to be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
Ministry of Finance has received demands from Central 
Government Employees Associations seeking immediate 
constitution of the Sixth Pay Commission. 

(c) The Notification constituting the Fifth Central Pay 
Commission was issued on 9th April , 1994. The 
Commission presented the Report on 30.1.1997. 

(d) No, Sir. 

(e) No such proposal is presently under 
consideration. 

Yya. Commm .. on erecth Flow 

750. SHRI RAVICHANDRAN SIPPIPARAI: Will the 
Minister of FINANCE be pleased to state: 

(8) whether the V.S, Vyas Committee on flow of 
credit to agriculture and related activities from the banking 
system had submitted its report; 

(b) if so, whether Ministry of Finance/RBI has 
accepted all the recommendations of the Committee In 
toto; 

(c) whether RBI had advised all banks public sector, 
cooperative and private banks to implement the 
recommendations; 

(d) if so, the date from which the implementation 
had come into effect; 

(e) whether certain recommendations of the Vyas 
Committee are still under examination by RBI In 
consultation with NABARD and Indian Banks AssocIation 
(IBA); 

(f) if so, the details thereof; 

(g) the tlme·frame by which the said 
recommendations would be accepted and implemented; 

(h) whether any specific targets have been fixed by 
RBI regarding quantum of credit flow; and 

(i) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yes, sir. 

(b) to (d) Several recommendations made by V.S. 
Vyas Committee have been accepted by RBI and 
communicated to all scheduled commercial banks and 
where applicable, to state/district central cooperative banks 
by RBIINABARD. Implementation of the state/district 
central cooperative banks by RBI/NABARD. 
Implementation of the recommendation concerned would 
be from the date of issue of the circular/dates Indicated 
in the circulars. 

(e) to (g) Government of IndlalNABARD are 
examining other recommendations. No time frame has 
been stipulated for implementation of the recommendations 
and as and when the Issues are examined and a view 
taken in respect thereof, necessary instructions, if required, 
will be issued to banks for implementing them. 

(h) and (i) Under the system of priority sector lending, 
a target of 18 per cent of net bank credit has been 
stipulated for lending to agriculture by the domestic 
scheduled commercial banks. Public Sector Banks have 
been formulating Special Agricultural Credit Plan (SACP) 
since 1994-95 to Improve the flow of credit to agriculture 
under Instructions from the RBI. The Government 
announced a package on 18 June, 2004 for doubling the 
flow of credit to agriculture in three years. For the year 
2004·05 this W88 Rs. 105,000 crore. 

[TllII1SIlItionj 

Direct Extemal M.latane. to Stat •• 

751. SHRI ALOK KUMAR MEHTA: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the Government proposes to formulate 
a scheme under which the loans provided by foreign 
financial Institutions to the State Governments would be 
handed over to them directly; and 
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(b) if so, the details thereof and the role of the 
Union Govemment in monitoring such loans? 

THE MINISTER OF STATE IN THE MINISTRV OF 
FINANCE (SHR1 S.S. PALANIMANICKAM): (_) No, Sir. 
Under the· Constitution, States cannot borrow funds from 
external sources· directly. 

(b) Does not arise. 

(English} 

Merger of Textiles Schem .. 

752. SHRI NAVJOT SINGH SIDHU: 
SHRI D. VITHAl RAO: 

Will the Minister of TEXTilES be pleased to stat.: 

(a) whether Government propose to merge the two 
textile schemes i.e. Apparel Parks for Export and TCID; 

(b) if so, the details thereof; 

(c) whether the National Institute of Design has tied 
up with NGOs to produce high quality and cost 
competitive garments; and 

(d) if so, the details thereof? 

THE MINISTER OF TEXTILES (SHRI 
SHANKERSINH VAGHELA): (a) and (b) In view of the 
experience gained during the last three years of the 
operation of 'Apparel Parks for Exports' and 'Textile Centre 
Infrastructure Development' Schemes, Govemment has 
undertaken a mid-course review of the two Schemes with 
the basic objective of bringing in urgency in 
implementation of the Schemes. Extensive dllCU88lons 
have been held in the Inter-Ministerial meetings with the 
stake holders/State Governments, wherein it was proposed 
to effect modifications in the Schemes to bring in proper 
targeting, aggressive marketing, involvement of private 
sector and to increase the level of aasistance under the 
two Schemes. 

(c) and (d) The National Institute of DesIgn (NID) 
has one of the disciplines viz. Apparel & Textile Design 
and this Department has worked with varied Govemmentl 
Non-Govemment Organisations and other organisations 
including Khadi & Village Industries Commission (KVIC) 
for providing design inputs to products. NID has also 
aSSisted Self Employed Women's AssocIation (SEWA) with 

design inputs for setting up a centre which also hu 
activities related to garment production. NID'8 contribution 
Ie limited to providing dealgn inputs and II not related to 
production or manufacturing of garmenl8. 

AntI-Terrorlam Loan OutatandIng In Punjab 

763. SHRIMATI PRENEET KAUR: win the Mlnilter 
of TEXTILES be pleased to 8tate: 

(a) whether any amountlspecial term loan granted to 
the State of Punjab for oombating Insurgency and 
militancy, i8 outstanding; 

(b) If 80, the details thereof; and 

(c) whether the Union Government considers to waive 
the outstanding special term loan of Punjab In view of 
supreme Sacrifices made by the people to combat 
terrorism? 

THE MINISTER OF TEXTilES (SHRI 
SHANKERSINH VAGHElA): (a) and (b) Ves, Sir. 
Outstanding loan (principal) as on 31.3.2004 w.. Re. 
3n2 crores. 

(c) Government of India has accepted the 
recommendation of Twelfth Finance Commission In this 
regard. 

(Trsns/Mionj 

Identm_lon of Low Power Qenerwtlon CapHIty 
Poww Project. 

754. SHRI AJIT JOGI: Will the Minister of POWER 
be pleased to state: 

(a) whether the Government has identified the power 
units which are generating less power than their inatded 
capacity; 

(b) the State Electricity Boards and the in8tftutiona 
of the Union Government and aJao the prtvate sector to 
which theae unIta are affiliated; 

(c) the extent to which their power generation II 
less 8S compared to their average in8talled power 
capacity; and 

(d) the number of Institutions out of such institutions 
proposed to be ~ved In the Tenth Five Vear Plan? 
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THE MINISTER OF POWER (SHRI P.M. SAVEEO): 
(a) to (c) The details of Utility-Wise coal baled power 
plants which have generated below the national average 
Plant Load Factor (PLF) i.e. 73.9% during the period 
April 04' January OS' are given in the Statement-I 
encloaed. Gas/liquid fuel and hydro power stations which 
have generated less than the targets during the same 
period are given in the Statement-II and Statement-III 
respectively. 

(d) Government of India have identified 106 old 
thermal units having capacity of 10413 MW for Life 
Extension (LE) works during the 10th Ptan at an estimated 
cost of Rs. 9200.00 Crores. After implementation of the 
LE Scheme, the economical life of the units would get 

extended by another 15-20 years and the generating 
capacity would Increase to 10747 MW besides overall 
improvement in the performance of the units. In addition, 
57 thermal units haYing capacity of 14270 MW, which 
ant comparatively new units and are performing well, have 
also been Identified for Renovation & Modemization (R&M) 
works to sustain their performance at an estimated cost 
of Rs. 977.00 Crores. 

Government of India have also identified a 
programme to renovate 62 existing hydroelectric power 
projects having installed capacity of 9977.5 MW for 
implementation during the 10th Plan at an estimated cost 
of Rs. 2227.082 Crores. After Implementat, of the 
Programme, benefit in the form of 1516.31 MW would 
accrue. 

List of POWfJr Stations Having PIwIt Load FM:for (PLF) Lt188 /hsn NatioM/ A""99 

Utility 

APGENCO 

ASEB 

A~EB 

ASEB 

BSEB 

BSEB 

CESC 

CSEB 

DPL 

DVC 

DVC 

DVC 

DVC 

GEB 

Sector 

2 

State 

State 

State 

State 

State 

State 

Private 

State 

State 

Central 

Central 

Central 

Central 

State 

PLF i.e. 73.99{, (Apr.OI to .Mn . .fJ5) 

Stations Capacity Target 
(MW) MU 

3 4 5 

Nellore 30 121 

Bongaigaon 240 0 

Chandrapur 60 0 

Namrup ST 30 43 

Barauni 310 265 

Muzaffarpur 220 0 

Newcosaipore 130 408 

Korba-III 240 834 

O.P.L. 390 1570 

Bokaro A 175 0 

Bokaro B 630 2457 

Chandrapur'a 750 1241 

Durgapur 350 1508 

Ohuvaran 534 1396 

Actual Short 
Generation PLF Fall 

(MU) % In PLF** 

6 7 8 

131 59.5 14.4 

0 0 73.9 

0 0 73.9 

0.13 0.1 73.8 

124 5.4 68.5 

0 0 73.9 

402 42.1 31.8 

717 40.7 33.2 

1703 59.5 14.4 

0 0 73.9 

2007 43.4 30.5 

1589 28.5 45.4 

1194 46.5 27.4 

1709 43.6 30.3 
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2 3 4 5 6 7 8 

GEB State GantJ1i Nagar 680 3262 2757 56.9 17 

GEB ,state Kutch UG. 215 815 714 45.2 28.7 

GEB State ~ikka Rep. 240 1150 1158 65.7 8.2 

GEB State Ukal 850 4154 4126 66.1 7.8 

GMDCL State Akrimota LlG 125 135 0 0 73.9 

GNDTP State GNDTP (Bhatinda) 440 1n5 1692 52.4 21.5 

HPGC State F. Bad Extn. 165 789 742 61.2 12.7 

IPGPCL State J.P. Station 247.5 680 787 43.3 30.6 

IPGPCL State Rajghat 135 706 578 58.3 15.6 

JSEB State Patratu no 1041 609 10.8 63.1 

MPGPCL State Amar Kantak 50 166 ' 141 38.5 36.4 

MPGPCL State Amar Kantak Ext. 240 952 840 47.6 26.3 

MSEB State Koradi 1060 5n6 5556 70.1 3.8 

MSEB State Nasik 910 5148 4827 72.2 1.7 

NLC Central Neyveli St II 1470 8045 7274 87.4 8.6 

NTPC Central Farakka Stps 1600 9008 7954 87.7 8.2 

TNEB State Ennore 450 1163 995 30.1 43.8 

TNEB State North· Chennai 630 3720 3333 72 1.9 

TVNL State Tenughat 420 1255 1094 35.5 38.4 

UPRVUNL State H Ganj B 425 , 613 585 20 53.8 

UPRVUNL State Obra 1482 4978 4483 42.3 31.6 

UPRVUNL State Panki 242 761 855 48.1 25.8 

UPRVUNL State Paricha 220 810 846 52.4 21.5 

WBPDCL State Bakreswar 630 3350 3379 73 0.9 

WBPDCL State Koiaghit 1280 5830 6170 68.7 7.2 

WBPDCL State Bandel 530 1975 1829 47 26.9 

WBPDCL State Santaldih 480 1095 1114 31.8 42.3 

"Short Fall In PLF as Compared to National Average PLF I .•. 73.9%. 
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List of GlISIUquirJ ftMl butId Ststlons which lIB .. gtHNJl1IlBd /B$$ potfMr IfIIIn IINIir IB/'(/St 
gtNItIflIlion during ApIfI-{)tI to JllRuBfY"06 

System Capacity Target Actual Generation 

Diesel MW MU MU 

BeUary 25.2 156 32.93 

KSEB 235.3 526 225.21 

Lakshaciweep 10 0 19.26 

lVS Power 36.8 205 0 

Madurai 106 410 270.28 

Mizoram 22.8 8 0 

MPDC 36 8 0 

RPG 21.9 119 13.77 

Samalapatti 105.7 415 282.85 

Tata 81.3 448 155.65 

Vasavi 200 902 617.59 

VVNl 120 293 171.35 

System Capacity Target Actual Generation 
Diesel MW MU MU 

2 3 4 

AECO 100 219 436.97 

ASEB 244.5 894- 613.01 

aSES 394- 2240 1060.86 

DlF Assam 24.5 160 114.78 

GMR E 220 1374 423.3 

GSEGL 156.1 983 949.73 

GTEC 655 3719 2973.01 

GVK Industries 235.4 1337 1177.29 

KEPS 119.8 65 0 

Konda Pam 350 2093 1864.4 

NEEPCO 376 1759 1757.21 

NTPC 3954 20679 19190.5 
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2 3 4 

PPNPG 330.5 1001 429.92 

RRVUN 113.8 210 281.14 

SPECTRUM 208 1250 1160.25 

TNEB 432 1793 1834.89 

ValanthalVi 52.8 178 0 

-..".", HI 

List of Hydro PowrtJr StlItions which Mllfl ~1tId ItI68 powrtJr tMn thtIIr 1IIrgt11 ~1Ion 
during Aprl/-Otl to J"'~ 

System Capacity Target Actual Generation 
MW MU MU 

2 3 4 

APGEN 3643.7 5875 5013.58 

ARUNA 10.5 17 2 

BASPA 300 1290 1141.47 

BBMB 2755 8862 7424.41 

BHORU 38.8 120 102.48 

BSEB 44.9 92 43.72 

CSEB 125 424 356.66 

DVC 144 275 234.73 

GEB 546 858 691.44 

HEGl 13.5 63 28.15 

HPGC 62.4 266 248.32 

HPSEB 312.6 1238 1138.88 

JKEB 301.8 871 621.71 

JSEB 138 206 146.25 

KlPVT 31 87 60.88 

KPCl 2804.4 7581 6634.71 

MALAN 86 340 251.19 

MPGPC 835 2200 2027.6 
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2 

NAGAL 16 

NHPC 2475 

PSEB 1141 

SIKKIM 32.9 

SJVNL 1500 

SSVNL 400 

THDC 500 

UPHPC 516.6 

USEB 983.9 

/Englisllj 

Growth ProjectIon for the Next 10 V .. ,. 

755. SHRI D. VITTAL RAO: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Union Govemment propose to pursue 
an investment led growth policy in the coming years to 
sustain 7-8 per cent economic growth, following a 26.9 
per cent jump in Investment proposals till October, 2005; 

(b) if so, the details thereof; and 

(c) the efforts made by the Govemment to achieve 
the high growth by brining investment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) The 
Tenth Five Year Plan (2002-07) which aims at achieving 
an average GDP growth of 8 percent per annum has put 
the average investment requirement at 28.4 percent of 
GDP involving a sharp acceleration in the investment rate 
from 24.4 percent in the base year to 32.3 percent in 
the terminal year of the Plan. According to the Ministry 
of Commerce and Industry, the industrial investment 
proposals comprising Industrial Entrepreneurs' 
Memorandum. Letters of Intent and Direct Industrial 
Licences during 2004 (January to October) amounted to 
Rs. 2,22,071 crore compared to Rs. 66,005 crore during 
same period in 2003. This suggests a perceptible 
improvement in the overall investment climate. 

3 4 

63 0 

9756 9530.22 

3393 3017.13 

35 53.3 

5744 4709.11 

278 148.39 

50 0 

1523 1074.56 

3044 2653.8 

The Government has initiated various measures for 
increased investment in agriculture, operationallsatlon of 
Fiscal Responsibility and Budget Management Act, 
enhanced public investment, promotion of public-private 
partnership tor infrastructure development and liberallaatlon 
of Foreign Direct Investment (FDI) policy. Budget 2005-
06 has proposed enhanced investment for agriculture 
infrastructure, providing and facilitating investment in public 
goods such as roads, railways, power, sports and airports 
and providing a supportive policy environment and Istable 
tax policies for investment in services sectors. These 
measures are expected to result in increased investment 
to achieve higher growth. 

Prevention of Money Launderfng Act 

756. SHRI ANANT A NAYAK: Will the Minister of 
FINANCE be pleased to state: 

(a) the details of the administrative set up to 
implement the Prevention of Money Laundering Act; 

(b) the steps taken by the Union Government to 
investigate offences under the Act; 

(c) whether the Financial Intelligence Unit has been 
set up under the Act; and 

(d) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) to (d) In 
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order to implement the provisions contained in Chapter-
IV of the Prevention of Money Laundering Act, 2002, 
sanction has been accorded for setting up of a Financial 
Intelligence Unit, India (FIU-IND), as a muJtl.disciplinary 
unit headed by an officer of the rank of Joint Secretary 
designated as director, FIU-IND, to be assisted by a 
trained technical group of financial sector experts, analysts 
and LT. Specialists. 

In addition, the work relating to invastigation· etc. of 
crimes relating to scheduled offences under the said Act 
is also proposed to be assigned to an existing agency of 
the Govemment. 

fTranslstion/ 

"Investment In Small Saving." 

757. SHRI PARAS NATH YADAV: Will the Minister 
of FINANCE be pleased to state: 

(a) whether a committee set u'p under the 
chairmanship of Deputy Govemor of Reserve Bank of 
India has made any recommendations regarding 
investments in small savings; 

(b) whether there Is any proposal for Increasing the 
interest rates of Kisan Vlkas Patra, National Saving 

Date of Amount of 10.5% 
Redemption special GOI securities Particulars 

redeemed 

Certlficatee, Postal Deposit Scheme and PubHc Provident 
Schemee which come under the small savings; 

(c) the total deposit in the smaH savings fund till the 
year 1999 and the total investments made In non-
commercial securities; and 

(d) the total amount which was withdrawn from the 
high interest yielding securities and has Invested in the 
aecurltles yielding 5.96% to 7% interest between March, 
2003 to December, 2004 and the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yes, Sir. 

(b) No, Sir. There is no proposal for increasing the 
interest rates on various small savings schemes. 

(c) Total outstanding balances (deposita) under 
various small savings schemes at the commencement of 
the National Small Savings Fund (NSSF), on 1 at April, 
1999 was rupees 1,76,220.92 crore (approximately). This 
amount was invested in special Govemment of India 
securities on the same day. 

(d) The amounts of special Govemment of India (GOI) 
securities redeemed during March, 2003 to December, 
2004 and reinvestments made are as under: 

In erores of rupees 

Reinvestments made 
Date of Amount 

investment 

31.03.2003 13765.58 7% special GOI securities 01.04.2003 13765.58 

30.09.2003 32602.28 6% special GOI securities 30.09.2003 32602.28 

31.03.2004 13608.87 5.95% special GOI securities 31.03.2004 13608.67 

31.12.2004 22665.00 6.96% special GOI securities 31.12.2004 22665.00 

These redemptions and reinvestments have impacted 
upon theintereat . Income of the NSSF. 

PUOSY 

758. SHRIMATI KALPANA RAMESH NARHIRE: Will 
the Minister of RURAL DEVELOPMENT be pleased to 
state: 

(a) the allocation made for connecting the vinagas 
having population of more than one thouaand in a/l the 
States including Maharashtra with main roads under 
PMGSY; 

(b) the criteria fixed for It; and 

(e) the number of villages connected with main roads 
so far? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) The unit for 
coverage under PMGSY is 'Habitation and not 'ViUage'. 
The basic objective of the Pradhan Mantri Gram Sadak 
Yojana (PMGSY) is to provide good all-weather road 
connectivity, to unconnected rural habitations with a 
population of 500 persons and above (250 persons and 
above in the case of Hill States, Desert and Tribal 
(Schedule-V) Araas). State-wise allocation funds for 2004-
05 under PMGSY, including Maharashtra, Is given In the 
Statement enclosed. 

(b) The allocation to the States/Union Territories Is 
based, on, inter-aUs, welghtage of 75% for Need (share 
of Unconnected Habitations in the total unconnected 
Habitations of the country) and 25% on Coverage (share 
of connected Habitations in the total connected Habitations 
of the country. 

(c) 20,288 habitations of 1000+, 10,228 habitations 
of 500+ and 3456 habitations of 250+populatlon ara 
covered as a result of proposals cleared till February, 
2005 under PMGSY. 

SlIIlM1NInt 

Allocation of funds under the PMGSY lor 2004-05 

# States/UTs Annual Allocation 
(Rs. in crores) 

2 3 

1. Andhra Pradesh 90.00 

2. Arunachal Pradesh 35.00 

3. Assam 75.00 

4. Bihar 150.00 

5. Chhattisgarh 87.00 

6. Goa 5.00 

7. Gularat 50.00 

8. Haryana 20.00 

9. Himachal Pradesh 60.00 

10_ Jammu & Kashmir 20.00 

11. Jharkhand 110.00 

1 2 3 

12. Karnataka 95.00 

13. Kerala 20.00 

14. Madhya Pradeah 213.00 

15. Maharashtra 130.00 

16. Manlpur 20.00 

17. Meghalaya 35.00 

18. Mizoram 20.00 

19. NagaJand 20.00 

20. Orissa 175.00 

21. Punjab 25.00 

22. Rajasthan 130.00 

23. Sikkim 20.00 

24. Tam" Nadu 80.00 

26. Trlpura 25.00 

26. Uttar Pradesh 315.00 

27. Uttaranchal 80.00 

28. West Bengal 135.00 

29. Andaman & Nicobar lelancls 6.00 

30. Dadar & Nagar Haveli 5.00 

31. Daman & Diu 6.00 

32. Deihl 5.00 

33. Lakshdweep 5.00 

34. Pondicherry 5.00 

Total 2250.00 

[English} 

Investment In Pow.r and ClvU Aviation 

759. SHRI SURESH KALMADI:, Will the Minister of 
FINANCE be pleased to state: 

\ 
(a) whether the Union Govemment has taken major 

deCisions on building infra8tructure, power and civil 
aviation sectors; 
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(b) if so, whether Industry. bodies have come up with 
similar proposals for apecifio sectora before the newly set 
up investment commission; 

(c) if so, whether the Govemment has taken any 
steps to spur investment in theee sectors; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINlSTRV OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) Ve., Sir. 

(b) Ves, Sir. 

(c) and (d) In addition to liberalising the investment 
regime and conferring tax benefits to investments made 
in these sectors, GOI,in recent times, has taken various 
other initiatives to spur Investment In these sectors. Such 
initiatives include constitution and promotion of Inter 
Institutional Groups in various infrastructure sectors to 
ensure financial close of infrastructure projects provision 
of viability gap support to public private partnership 
projects of infrastructure; construction of Committee on 
Infrastructure to oversee the policy, implementational and 
regulatory issues facing the sector. In civil aviation, the 
Airport Authority of India Act was amended to provide for 
long-term lease of existing airports and exempting private 
airports from the purview of the Act except for ATC and 
security consideration while in case of power, National 
Electricity Poiicy has since been announced. 

Mug. Silk of A.18m 

760. SHRI M.K. SUBBA: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether Muga silk of Assam is loosing its 
popularity because of its coarseness and stiffness; 

State 2001-02 

Assam 93 

Arunachal Pradesh 0.5 

Mizoram Negligible 

Meghalaya 5 

Nagaland Negligible 

Manipur 0.5 

Negligible: less than 50 kgs; 

(b) If so, the steps taken by the Government to 
improve Its quality and to make It more popular and 
acceptable; 

(c) the total production of such silk in Assam and 
other North-Eastern States during last three years, year-
wise; and 

(d) the steps taken by the Government to promote 
the production and export of Muga silk? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) No, Sir. 

(b) Steps being taken by Central Silk board for 
improving the quality of muga silk and making it more 
popular and acceptable include the following: 

• Under the Plan Schemes of sericulture sector 
financial and technical support is being provided 
to the beneficiaries for development and 
maintenance of house plants, production and 
supply of quality seed, rearing of healthy and 
disease resistant silkworms; 

• Reeling cum twisting devices developed by 
Central Silk Board for reeling muga cocoons for 
production of high quality muga yam are being 
supplied to reelers in Assam and other muga 
producing States at 50% subsidy; 

• To encourage weavers and dyer. to adopt 
modem, efficient and aco-frlendly practices for 
processing and dyeing of silk yam, Government 
sponsored . agenCies/registered societies/ 
cooperatives/NGOs/exportersimaater weavers! 
entrepreneurs are eNglble for financial assistance 
under the Catalytic Development Programme of 
CSB for installation of Common Facility Centres 
(CFCs). 

(c) Vear-wlse production of mugs raw silk in Assam 
and other North Eastern States during the last three years 
Is given below: 

(Qty In MT) 

2002-03 2003-04 

96 99 
0.5 0.2 

Negligible 

5 6 

Negligible 

Negligible Negligible 
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(d) Steps taken by the Central Silk Soard to promote 
the production and export of muga silk Include the 
following: 

• Under the Plan Schemes of sericulture sector 
financial and technical assistance is provided to 
beneficiaries as mentioned in reply to part (b) 
above; 

• Various projects are being implemented with 
financial assistance under the Swamjayanti Gram 
Swarojgar Yojana (SGSY) of Ministry of Rural 
Development for development of muga silk in 
Assam and other North Eastem States; 

• Training and extension support Is provided to 
the State Governments; 

• CSB has established the following Infrastructural 
units in the North-Eastern States for promotion 
of muga silk industry: 

(1) Central Muga Eri Research & Training Institute, 
Ladoigarh, Assam (1 No.) 

(2) Regional Muga Research Station, Boko, Assam 
(1 No.) 

(3) Research Extension Centre, North Lakhimpur, 
Assam (1 No.) 

(4) Research Extension Centre, Tura, Meghalaya (1 
No.) 

(5) Muga Silkworm Seed Organisation, Guwahati. (1 
No.) 

(6) Muga Silkworm Seed Production Centre, 
KaUabari, Assam (1 No.) 

(7) P4/P3 Muga Basic Seed Station (8 Nos., 5 In 
Meghalaya, 2 In Assam and 1 in Arunachal 
Pradesh) 

(8) Muga Raw Material Bank, Sibsagar, Assam (1 
No.) 

(9) Regional Development Office, Guwahati (1 No.) 
(for coordination). 

Self-Help Group 

761. SHRI ASADUDDIN OWAI~I: WiU the Minister of 
FINANCE be pleased to state: 

(a) whether multiple agencJee like public aector banks, 
NABARD, NGOs, State and Central Governments are 
involved in credit delivery to self-help groupe; 

(b) If 80, whether such system of credit delivery to 
self-help group creates duplication of lending facilities to 
such groups; 

(c) if so, whether there is an urgent need to adopt 
a single window system of credit facilities in the rural 
areas; and 

(d) If so, the steps taken or being taken by the 
Government to ensure that the concemed person or group 
is not part of more than one group or scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yes, Bir. 
However, NABARD only provides refinance to banks, 
which in tum finance SHGs. 

(b) No, Sir. 

(c) In order to avoid duplication, banks normally 
ensure that the SHGs do not have any borrowings 
outstanding from the other bank branches in the 
neighborhood. 

(d) As per NABARD/RBI guidelines, only one member 
of a family is eligible to become a member of a particular 
SGHG. The SHGs are promoted and nurtured by self-
help promoting institutions like NGOs, banks, Individual 
volunteers, anganwadi workers and development field staff 
of State Governments. The same bank, which normally 
provides the saving facilities, also meets the requirement 
of the SHG. Further all SHGs do have a specific name 
(sometime pre-fixed with the name of the promoting 
institution) and a separate account number which 
precludes them being financed twice by different 
institutions. 

Production of Mica Mines 

762. SHRI JUAL ORAM: Will the Minister of MINES 
be pleased to state: 

(a> the location of mica mines in the country; 

(b) whether all these mica mines ar$ managed by 
the Government or any private company has been given 
licences to extract mica from these mines; 
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(c) if so, the details thereof; and 

(d) the total quantum of mica produced in those 
mines annually during last three years, year-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINISTER OF STATE IN THE MINISTRY 
OF MINES (DR. DASARI NARAYANAAAO): (a) As per 
information available with Indian Bureau of Mines (IBM) 
a subordinate office under Ministry of Mines, mica mines 
in the country are located in Nellore, Khammam and 
Vishakhapatnam districts of Andhra Pradesh, Kodarma 
and Giridih districts of Jharkhand, Nawada district of Bihar, 
Bhilwara & Rajasamand district of Aajasthan. 

(b) and (c) Mica mines are managed both by public 
and private sector as per details given below: 

SI.No. Name of the State Operated by 

Public Sector Private Sector 

1. Andhra Pradesh 19 

2. Rajasthan 8 

3. Jharkhand s 2 

4. Bihar 

(d) The quantum of mica produced during last three 
years is as under: 

(In tonnes) 

SI.No. Name of the Slate Year 

2001·02 2002-03 2003-04 

1. Andhra Pradesh 1586.00 901.00 958.00 

2. Rajasthan 113.00 181.00 69.00 

3. Jharkhand 288.00 133.00 59.00 

4. Bihar 39.00 11.00 5.00 

Closure of Powerfoom 

763. SHRI KIAIP GHAlIHA: Will the Minister of 
TEXTILES be pleased to state: 

(a) whether Government Is aware that about 2500 
power looms have been closed down in Assam; 

(b) if so the reasons therefor; and 

(0) stepa taken by the Government for revival of 
these powertooms and also to check further closure of 
power looms In the State? 

THE MINISTER OF TEXTilES (SHAI SHANKEASINH 
VAGHELA): <a) As per the survey report of the Textile 
Committee, Mumbai out of the total 54 registered 
powerJoom units with 846 looms only 7 units with 85 
looms are in operation at present. 

(b) The reasons for the closure of the powartooms 
include non-availability of working capitaVraw materials, 
lack of entrepreneurial expertise and business 
management skills. 

(c) The Government of India has Introduced, w.e.f. 
6.11.2003, a 20% credit linked capital subsidy scheme 
for the benchmarked technology pertaining to weaving 
and preparatory machinery in the powerloom sector. The 
Investment limit on this machinery has been raised to 
As. 1.00 crore w.e.f. 13.01.05 from the previous limit of 
Rs. 60.00 lakhs. The powerloom sector Is free to choose 
between benefits under this scheme or avail 5% interest 
reimbursement under Technology Upgradation Fund 
Scheme (TUFS). The Govemment has also introduced a 
Scheme called the -Group Workshed Scheme" for the 
Powerloom Sector w.e.f. July, 2003. Presently, the 
Govemment of India encourages establishment of High-
tech Weaving Parks In and around traditional powerloom 
clusters, by offering combined benefits under the Textile 
Center Infrastructure Development Scheme, the Group 
Workshed Scheme and the Technology Upgradation Fund 
Scheme. 

Benefit. to Employ... of RRBs 

764. SHAI SANTASAI CHATTERJEE: 
SHRI lAKSHMAN SETH: 

Will the Minister of FINANCE be pleased to state: 

(a) whether Hon'ble High Court of Andhra Pradesh 
has directed to revise benefits and allowances of the 
employees of Regional Rural Banks In 2004; 

(b) If so, the details thereof; 

(c) whether the Government has implemented the 
direction of Hon'ble High Court: and 

(d) if so, the details thereof? 
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THE MINISTEA OF STAlE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (d) The 
decision of Hon'ble High' Court of Andhra Pradesh is 
regarding the enhancement of festival advance, transfer 
grants, grant Elf facility of leased accommodation to the 
employees of Regional Rural Banks (ARBs) and to include 
As. 1 ~Ol-special pay while re-fixing the pay of officers 
without any discrimination, modification or disadvantage 
to RRBs officers. The festival advance to ARBs staff has 
already been brought at par with that of the employees 
of sponsor banks in 2004. As regards including As. 100'- of 
special pay while re-fixing the pay of offloers, the court 
has observed that it Is being paid and there is no dispute 
about this. So far as facility of leased accommodation 
and transfer grant are concerned, the same are being 
processed in consultation with NABARD. 

NCES 

765. SHRI LAKSHMAN SETH: Will the Minister of 
NON-CONVENTIONAL ENERGY SOURCES be pleased 
to state: 

(a) the present status of non-conventional energy 
sources water and wind energy sources undertaken 80 
far; 

(b) the reasons restricting development of these 
alternative energy sources; and 

(c) the policy of the Central Government in this 
regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHAI VILAS 
MUTIEMWAR): (a) and (b) Around 2980 MW and 1690 
MW grid interactive wind and small hydro power Installed 
capacity respectively have been set up in the country as 
on 31-12-2004. The aim is to deploy around 10 percent 
of the additional grid interactive power installed capacity 
from renewables during the 10th and 11th Plan periods. 
During the first two years of the 10th Plan, 10 and 2 
percentage points of grid interactiVe power installed 
capacity has come from wind and small hydro power 
respectively, apart from 3 percentage points from bio 
energy thereby making it a total of 15 percentage points 
of grid interactive renewable power installed capacity. 
Hence, the rate of deployment of these renewable 
technologies is highly satisfactory. 

(c) Financial incentives apart from fiscal incentives 
such as accelerated depreciation, reHef in taxes and duties 

and term loans from flnanolal Instltutlon8 are being 
provided. In addition, preferential tariff to grid Interactive 
renewable power i8 available In several potential states. 

Amendment. In Criminal Procec:lure Code 

7156. PROF M. RAMADASS: Will the Minister of LAW 
AND JUSTICE be pleased to state: 

(a) whether the Govemment proposes to amend the 
Criminal Procedure Code; 

(b) H so, the details &hereof; 

(c) whether the Government propo888 to introduce 
the concept of Plea Bargaining 80 as to reduce the 
number of pending 08888 in varioue courts of India; and 

(d) if so, the measures being taken to reduce the 
number of pending cases in various courts in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a) and 
(b) Ye8, Sir. The Code of Criminal Procedure 
(Amendment) Bill, 1994 containing 49 clauses and 
proposing amendment to various provisions of the Code 
of Criminal Procedure, 1973, was introduced in the Rajya 
Sabha on 9th May, 1994. The Govemment intends to 
get the Bill considered and passed in both the Hou8es 
of Parliament during the ongoing Budget Session after 
moving official amendments to the BHI on the basis 0' 
suggestions made by the Parliamentary Standing 
Committee. Similarly, Govemment introduced another Bill 
namely the Criminal Law (Amendment) bill, 2003 on 22nd 
August, 2003 which, inter-alia, propoS88 to amend various 
provisions of the Code of Criminal Procedure, 1973, 
including introduction of a new chapter on 'Plea 
Bargaining'. The Chairman, Rajya Sabha has referred the 
Bill to the Parliamentary Standing Committee on Home 
Affairs for examination and report. Their report is awaited. 

(c) Yes, Sir. 

(d) The Govemment has already introduced Criminal 
Law (Amendment) Bill, 2003 in Parliament with a view to 
reduce the number of pending cases in various courts in 
the country. However, other 8tep8 taken to reduce 
pendency in courts include periodical monitoring of the 
pendency p08ition in variou8 courts, timely filling the 
vacancies of judges, increasing the judge strength, 
grouping of cases involving common questions of law, 
constitution of specialized benches, organizing Lok Adalats 
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at regular intervals, encouraging alternative modes of 
dispute resolution like negotiation, mediation and arbitration 
and setting up of special tribunals like Central 

. Administrative Tribunals, State Administrative Tribunals, 
Income Tax Appellate Tribunals, Family Courts, Labour 
Courts etc .. 

Funds Raised by PNB through Public Issue 

767. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI BRAJA KISHORE TRIPATHY: 

Will the Minister of FINANCE be pleased to state: 

(a) whether Punjab National Bank has chalked out 
any plan to diversify its overseas operations; 

(b) if so, the facts thereof; 

(c) whether PNB also propose to raise funds through 
a public issue; 

(d) if so, the number of banks propose to raise their 
funds; and 

(e) the time by which these issues are likely to be 
finalized by the Govemment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
Yes, Sir. Punjab National Bank has been expanding its 
operations overseas on a regular basis. It plans to open 
a Representative office In Dubal, Foreign Currency 
Banking Unit in Srilanka, Subsidiaries at Almaty in 
Kazakhastan and at London, UK. The Bank is also 
exploring the possibility of opening offices of the bank In 
Hong Kong, Thailand, Poland and Canada. 

(e) Yes, Sir. 

(d) and (e) Apart from Punjab National Bank following 
four nationalised banks are also scheduled to come out 
with public issue in next few months: 

1. Allahabad Bank 

2. Bank of Baroda 

3. Oriental Bank of Commerce 

4. Syndicate Bank 

Famlll.s living below Poverty Un. 

768. SHRI A. SAl PRATHAP: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) the guidelines/norms laid down for identifying 
people living below poverty line and the time since these 
guidelines/norms are In existence; 

(b) whether there Is any proposal to revise such 
norms in the near future; and 

(c) the number of persons Hving below poverty line 
in the country as on date, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) The Planning 
Commission estimates poverty based on per capita 
consumption expenditure needed to attain a minimum 
calorie intake out of food consumption along with a 
minimum amount of non-food expenditure in order to meet 
the requirements of clothing, shelter, transport etc. 

The per capita consumption norm has been fixed at 
Rs. 49.09 per month in rural areas and Rs. 56.64 per 
month in urban areas at 1973-74 prices at national level 
corresponding to a basket of goods and services anchored 
on a norm of per capita daily calorie requirement of 2400 
kcal in rural areas and 2100 kcal in urban areas. The 
National poverty line at 1999-2000 prices is Rs. 327.56 
per capita per month in rural areas and Rs. 454.11 per 
capita per month in urban areas. The state-specific poverty 
lines are derived from the national level poverty linas, 
using state-specific price Indices and inter-state price 
differentials, according to the Expert Group Methodology. 

(b) No, Sir. 

(c) The number of persons living below poverty line, 
State-wise as estimated by the Planning Commission is 
giVen in the Statement enclosed. 

ShlItImMd 

SI.No. States 

2 

1. Andhra Pradesh 

No. of ptrrsons living BtIIow Povslfy line in 1999-2(J(J(J. Sts/tl-wise 
(As ptrr Planning Commission EslimsltlS) 

Rural Urban 
No. of No. of 

Persons Persons 
(Lakhs) (Lakhs) 

3 4 

58.13 60.88 

2. Arunachal Pradesh 3.80 0.18 

Combined 
No. of 

Persons 
Lakhs) 

5 

119.01 

3.98 



627 Wriltsn AnsWSfS MARCH 9, 2006 

2 3 4 5 

3. Assam 92.17 2.38 94.55 

4. Bihar 376.51 49.13 425.65 

5. Goa 0.11 0.59 0.70 

6. Gujarat 39.80 28.09 67.89 

7. Haryana 11.94 5.39 17.34 

8. Himachal Pradesh 4.84 0.29 5.12 

9. Jammu & Kashmir 2.97 0.49 3.46 

10. Kamataka 59,91 44.49 104.40 

11. Kerala 20.97 20.07 41.04 

12. Madhya Pradesh 217.32 81.22 298.54 

13. Maharashtra 125.12 102.87 227.99 

14. Manipur 6.53 0.66 7.19 

15. Meghalaya 7.89 0.34 8.23 

16. Mizoram 1.40 0.45 1.85 

17. Nagaland 5.21 0.28 5.49 

18. Orissa 143.89 25.40 169.09 

19. Punjab 10.20 4.29 14.49 

20. Rajasthan 55.06 26.78 81.83 

21. Sikkim 2.00 0.04 2.05 

22. Tamil Nadu 80.51 49.97 130.48 

23. Tripura 12.53 0.49 13.02 

24. Uttar Pradesh 412.01 117.88 529.89 

25. West Bengal 180.11 33.38 213.49 

26. Andaman & Nicobar Island 0.58 0.24 0.82 

27. Chandigarh 0.06 0.45 0.51 

28. Dadar & Nagar Haveli 0.30 0.03 0.33 

29. Daman & Diu 0.Q1 0.05 0.06 
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2 3 

30. Delhi 0.07 

31. Lakshadweep 0.03 

32. Pondicherry 0.64 

Total 1932.42 

{Translation} 

Power from Wllte 

769. SHRI S.K. KHARVENTHAN: Will the Minister of 
NON-CONVENTtONAL ENERGY SOURCES be pleased 
to state: 

(a) whether the Government has embarked upon a 
project of generating power from municipal waste; 

(b) If so, the names of municipal corporations 
identified in the country for setting up of such power 
projects and the present status of the projects; 

(c) whether the Government proposes to extend the 
projects to all the municipal corporations partlcular1y In 
big metropolitan cities; and 

(d) if so, the quantum of power likely to be generated 
therefrom during the current financial year and 2005-06? 

THE MINiSTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTTEMWAR): (a) and (b) The Ministry of Non-
Conventional Energy Sources is implementing a National 
Programme for recovery of energy from urban and 
industrial wastes. Three projects for power generation from 
municipal wastes have been set up at Hyderabad, 
Lucknow and Vljayawada. The projects at Hyderabad and 
Vljayawada are supplying power to the grid; however, 
some operational problems are at present being faced in 
the project at Lucknow. 

(c) The National Programme is applic:able to ali the 
States and Union Territories in the country. All State 
Governments and Urban Local Bodies have been 
requested to provide a greater thrust to the development 
of such projects. 

4 5 

11.42 11.49 

0.08 0.11 

1.n 2.41 

670.07 2602.50 

(d) About 60 million units are eetlmated to be 
generated per annum from the two proJecta currently In 
operation. 

Private Sector In RUI'III Development 

770. SHRI RAJNARAYAN BUDHOLlA: 
SHRIMATI KIRAN MAHESHWARI: 
SHRIMATI KARUNA SHUKLA: 
SHRI HANSRAJ G. AHIR: 
SHRI Y.G. MAHAJAN: 
SHRI RATILAL KALIDAS VARMA: 

Will the Minister of RURAL DEVELOPMENT be 
pleaaed to &tate: 

(a) whether the Government is considering including 
private sector for the development of rural areas; 

(b) whether the Government has formulated any 
action plan for It; 

(c) If 80, the details thereof; 

(d) the areas in which private aector is proposed to 
be included in the first phase; 

(e) whether the Government haa received any 
suggestions in this regard; 

(f) if 80, the detaile thereof; 

(g) whether the Government pro~ to set up a 
national rural development fund; and 

(h) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) to (h) A Scheme 
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of Public-Private Partnership for Rural Development Is 
under consideration of the Govemment of India. 

fEngli..<;h} 

Nationalization of ARB. 

771. SHRI RAJESH VERMA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether any demands have been made by the 
regional rural banks employees to nationalize the rural 
banks functioning in the country; 

(b) if so, the details thereof and the reasons for 
such demand; 

(c) whether the Government hu taken any steps in 
this matter; 

(d) if so, the details thereof and the time by which 
the regional rural banks would be nationalised; and 

(e) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
Employees AS8ociationa/Unions of Regional Rural banks 
have been suggesting the following for restructuring! 
reorganization of Regional Rural Banks (RRBs). 

(i) Recapitatilisation of RRBs. 

(ii) Delinking of RRBs from Sponsor Banks. 

(iii) Amalgamation of RRBs at Stata/Zonal lavel 
under National Rural Bank or NABARD. 

(iv) Majority share holding in RRBs by tha Central 
Govemment. 

(v) Implementation of the Government sponsored 
programmes, credit to SHGs and credit for farm 
sector and other rural infrastructure programmes 
through RRBs. 

(c) to (e) As a step towards the consolidation of 
RRBs, the Govemment has presently initUUed the process 
of amalgamation of contiguous RRBe sponsored by the 
same bank within a State in consultation with the 
respective State Government and NABARD. 

{Tl'Ilns/ationj 

aangotrl Vlka. Yole.,. 

772. SHRI NARENDRA KUMAR KUSHAWAHA: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI MOHO. TAHIR: 
SHRI MUNAWAR HASSAN: 
SHRI RAKESH SINGH: 
SHRI MUNSHI RAM: 
SHRI RUPCHAND MURMU: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(8) whether the Government has approved the 
implementation of GONGOTRI; 

(b) If so, tha details thereof; 

(c) whether GANGOTRI has been introduced to 
repIaoe CAPART; 

(d) if 50, the details and purpose thereof; 

(a) the total number of schemes approvadllaunched 
under CAPART during the last three years, State-wise; 

(f) tha scheme-wise details of funds allocated, 
releaeed and utilised alongwiththe achievements made 
u on date; 

(g) whethar the said schemes under CAPART are 
proposed to be discontinued or merged with GANGOTRI; 
and 

(h) if 50, details and reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) to (h) The 
information is being collected and will be laid on the 
Table of the House. 

Me.ler Plan for Aural Area. 

773. SHAI SANTOSH GANGWAR: Will the Minieter 
of RURAL DEVELOPMENT be pleased to 8tate: 
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(a) whether the Union Government propose to prepare 
a master plan for the rural areas of the country; 

(b) if so, the details thereof; and 

(c) the time by which the plan is likely to be ready? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) No, Sir. 

(b) and (c) Do not arise. 

(English} 

Shortage of Cotton 

n4. SHAI TUKAAAM GANPATAAO RENGE PATlL: 
SHAI V.K. THUMMAA: 
SHAI IQBAL AHMED SARADGI: 
SHAI RAYAPATI SAMBASIVA AAO: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the country is going to face severe 
shortage of cotton by 2007 affecting the textiles industry 
badly; 

State 

Punjab 

Haryana 

Rajasthan 

GUjarat 

Maharashtra 

Madhya Pradesh 

Andhra Pradesh 

Kamataka 

Tamil Nadu 

Others 

Loose cotton consumed but not accounted for 
in state-wise production 

Total Production 

Source: Cotton Advisory Board 

(b) If 80, the reasons thereof; 

(c) the State-wise details of the cotton production 
and consumption in the last three years; 

(d) the steps being taken to face the ensuring cotton 
crisis in the country; 

(e) whether govemment has allowed export/import of 
the cotton; and 

(f) If so, the details thereof? 

THE MINISTER OF TEXTILES (SHAI SHANKEASINH 
VAGHELA): (a) and (b) The Working Group on Textiles 
and Jute Industry for the Xth Five Year Plan has projected 
a consumption of 215 lakh bales in the terminal year of 
the Xth Plan viz. 2006-07. The production of cotton during 
the current cotton year 2004-05 Is ~stlmated at 213 lakh 
bales. Therefore, the country may' not face shortage of 
cotton by 2007, affecting the textile Industry. 

(c) State-wise production of cotton for the last three 
years is as under: 

(In lakh Bales of 170 Kgs. each) 

2001-02 2002-03 2oo3-D4 

9.25 7.50 11.00 

5.50 8.76 11.50 

7.00 5.00 8.50 

32.50 30.50 50.00 

34.25 26.00 31.00 

20.00 18.00 19.50 

26.75 19.75 26.00 

7.00 5.00 4.00 

5.50 3.00 3.50 

0.75 1.00 1.00 

10.00 11.50 11.00 

158.00 136.00 1n.00 
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The information on state-wise consumption of cotton 
is not maintained by the Govemment. However, the all 
India consumption of cotton for the last three years is as 
under: 

(In Lakh Bales of 170 kg. each) 

Cotton year Total Consumption 

2001-02 171.76 

2002-03 168.83 

2003-04 173.25 

Source: Cotton Advisory Board 

(d) As mentioned above, there will not be any cotton 
crisis in the country. However the Government of India 
has launched the Technology Mission on Cotton to 
augment the availability of quality cotton at competitive 
prices to the user industry. 

(e) and (f) The International trade of cotton, from 
and into the country is free of any restriction. At present, 
the import of cotton is subject to the customs duty of 
10%. 

{Tl7IlI8Islion} 

Inte,.et Rate of Small Saving Scheme. 

776. SHRIMATI ANURADHA CHOUDHARY: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI MOHO. TAHIR: 
SHRI MUNSHI RAM: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Govemment are contemplating on 
reducing Interest rates on small saving schomes 
introduced an year before 88 reported in the "Hlnduatan-
dated January 14, 2005; 

(b) if so, the reasons therefor; 

(c) the small saving schemes on whIch the 
Government propose to reduce the interest rates; 

(d) the extent of estimated savings after reduction of 
interest rates on the said schemes; 

(e) whether the Govemment proposes to reduce the 
interest rates on the small saving ·schemes to meet the 
fiscal deficit and Increase its income; 

(f) H so, the reasons therefor; and 

(g) the number of small saving schemes introduced 
by the Govemment during the current year aIongwith the 
number of times the rates of interest thereon have been 
revised? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No, Sir. 

(b) to (f) Do not arise. 

(g) One scheme, namely, the Senior Citizens Savings 
Scheme has been introduced during the current financial 
year. No revision In the rate of the interest applicable to 
the deposits under this scheme has been made. 

/Engllsh} 

Integrated Surve""nce Syltem 

776. SHRI KIRTI VARDHAN SINGH: 
SHRI VIJOY KRISHNA: 
SHRI S.D. MANDLlK: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Securities and Exchange Board of 
India has a new Integrated surveillance system; 

(b) If so, the details thereof; 

(c) whether the above system has started functioning; 
and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
the Securttles and Exchange Board of India (SEBI) has 
informed that it is in the process of putting in place a 
world class Integrated market surveillance system acrOSS 
stock exchanges and across cash and derivative markets. 
The system is expected to be in place In about nine 
months. 

(c) and (d) In view of (a) and (b) above, do not 
arise. 
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Setting up of Power Exchange. 

777. SHRI DUSHYANT SINGH: Will the Minister of 
POWER be pleased to state: 

(a) whether the Government propose to set up nation-
WI$8 power exchanges; 

(b) the details of the agencies proposed to be 
involved in the development of such power exchanges; 
and 

(c) the steps taken by the Government in this regard? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) to (c) In accordance with the National Electricity Policy 
notified by the Govemment, development of power market 
would need to be undertaken by the appropriate Electricity 
Regulatory Commission in consultation with all concerned. 
Enabling regulations for inter and intra State trading and 
also regulations on power exchange shall be notified by 
the appropriate Electricity Regulatory Commission. 

In order to examine various issues relating to 
feasibility of wholesale Power Exchange at national level 
in India and to develop a Detailed Project Report for the 
same, NTPC Vidyut Vyapar Nigam has engaged a 
consortium of consultants, namely MIs. CRISIL Ltd. and 
MIs. Nord Pool Consulting, Norway. 

fT rans/shan} 

Spacial Loan Scheme for P .... ngera 

778. SHRI BAPU HARI CHAURE: Will the Minister 
of FINANCE be pleased to state: 

(a) whether the State Bank of India in cooperation 
with the Singapore Tourism Board and Air India have 
formulated any special loan scheme for the passengers; 

(b) if so, the details thereof; and 

(c) the time by which this scheme is likely to be 
launched? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) Yes, 
Sir. State Bank of India's Hyderabad Local Head Office 
has locally launched a travel loan product on 5th January, 
2005 by entering into a local tie-up with Singapore 
Tourism Board (STB) and Air India (AI), covering the 
state of Andhra Pradesh. The Product is christened as 
·SBI Travel Scheme to Singapore-. The details of the 

Product are as follows: 

• AI will provide special concessional fare for • Hyderabad-Singapore-Hyderabad &ector. The fare 
will be available from 1st January 2005 to 31st 
March 2005. 

• STB shall provide the ground arrangement in 
Singapore, comprising hotel stay, airport 
transfers, city tours and _leet meals. 

• SBI will provide a loan, at Its sole discretion to 
the travellers at an interest rate of 12.75% p.a. 
on a dally reducing balance basis. 

[English} 

Urban Amen"I •• to Rural Arall. 

779. SHRI SHRINIWAS DADASAHEB PATIL: WIll the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) the details of the scheme ·Proviaion of Urban 
Amenities to Rural Areas- popularly known as 'Provision 
of Urban Amenities in Rural Areas (PURA)'; 

(b) the areas identified In India where Provlalon of 
Urban Amenities in Rural Areas (PURA) is to be 
implemented; and 

(c) the period set for implementation of this 
programme along with the funds allocated to each one 
of them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) The Ministry of 
Rural Development in consultation with Planning 
Commission has decided to initially launch a. pilot phase 
for implementation of the scheme Provision of Urban 
Amenities in Rural Areas (PURA). Under the pilot ph ... 
provision of 7 facilities namely power, road, transportation, 
health, education, water supply and marketing are 
envisaged to be provided in the selected duM.,.. 

(b) The pilot phase is being launched in the 7 States 
with one cluster in each State comprising of 10-15 
villages. The States selected for piiot phase are Andhra 
Pradesh, Assam, Bihar, Maharashtra, Orissa, Rajasthan 
and Uttar Pradeeh. 

(c) The pilot phase is likely to be completed in 2 to 
3 years time period with an estimated cost of RI. 4 to 
5 crore per cluster under PURA. 
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[Ttanslation[ 

Training Programme. Abroad 

780. SHRI BIR SINGH MAHATO: 
SHRI HARIKEWAL PRASAD: 

Will the Minister of FINANCE be pleased to state: 

(a) whether a huge amount is spent on training 
programmes abroad; 

(b) if so, the amount spent on the foreign training 
programmes of the officers of the Ministries and 
undertakings during the last three years; and 

(c) the outcome of the training programmes and the 
reaction of the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) 
Information is being collected and will be laid on the 
table of the House. 

Setting up of Hydro Electric Project. 

781. SHRI KHIREN RIJIJU: Will the Minister of 
POWER be pleased to state: 

(a) the number of Hydro-electric Projects In the 
country sanctioned during the last three years, State-Wise; 

(b) the funds allocated for the setting up of these 
Hydro-electric Projects; and 

(c) the time by which the projects are likely to be 
completed? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) to (c) In the last three years (2001-02, 2002-03 and 
2003-04) and in 2004-05 (upto January, 2005), nine Hydel 
Power Projects with an aggregate installed capacity of 
6,092 MW have been accorded investment approval in 
the Central Sector and six projects with an Installed 
capacity of 968 MW have been sanctioned by the State 
Govemments. In addition, four projects In the Private 
Sector with an installed capacity of 1280 MW have been 
accorded Techno-Economic Clearance by 'the Central 
Electricity AuthOrity. The investments in these project will 
be above Rs. 35,000 crores. 

The details of these projects and the likely time 
schedule by which the projects are likely to be completed 
is given in the Statement enclosed. 

STate-wise Hydel Power Projects sanctioned by GownnfTltlf1t of India a Csnltal Sector, Stats Govemments in State 
Sector. Techno-Economic CISlItancs accorded by Csntrsl Electricity Au/holity for PrivshJ StICttJr and.. Nationsl ThsfT11lll 

Powsr CotpOtation Pro/ecls dunng I8sl thn1e yssrs and from April, 2004 to 25th FsbfU8ty, 2005. 

Si.No. Name of the 
Schemes! 

No. X MW 

2 

Jammu • Kuhmlr 

1. Sewa Stage-II 
3x40 

Himachal Praduh 

2. Parbali-II 
4x200 

3. Uhl-III 
2x50 

Sector 

3 

CentraU 
NHPC 

CentraU 
NHPC 

State 

Installed 
Capacity 

(MW) 

4 

120 

800 

100 

Date of 
Sanction! 

TEC 

5 

09.09.2003 

11.09.2002 

19.09.2002 

Cost of the 
Project 

6 

Rs. 665.46 cra. 
al 912002 P.L. 

Rs. 3919.59 cra. 
al 12/2001 P.L. 

Rs. 431.56 m. 
at 912002 P.L. 

Ukely 
Commissioning 

Schedule 

7 

2006-07 

~10 

\ 2007-08 
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4. Kol Dam H.E. project CentraU 800 30.06.2002 Rs. 4,572 ers. 2008-10 
(4x200 MW) NTPC at 112001 P.L 

5. Dhamwari Sunda Private 70 06.07.2001 As. 439.96 60 months from 
2x35 m. IIle date of 

(Completion) tinancial 
at 1/1999 P.L closure 

6. Allain Duhangan Private 192 20.08.2002 Rs. 922.36 66 months from 
(2 x 96) crs. the dale of 

(Completion) financial 
at 3/2oot P.L do&uI8 

7. Karcham Wangtoo Private 1000 31.03.2003 Rs. 5909.59 72 months from 
(4 x 250) crs. the date of 

(Completion) financial 
at 1212002 P 1. closure 

lJttat'anchll 

8. Loharing Pala CentraV 600 11.08.2004 Rs. 2417.78 2010-11 

4x150 NTPC crs. 
at 3J2OO4 P.L. 

9. Tapovan Vishnugad CentraV 520 11.08.2004 Rs. 2545.53 2011-12 

4x130 NTPC eta. 
at 312004 P.L 

Madhya Pradesh 

10. Omkareshwar Joint! 520 29.05.2003 As. 2224.73 crs. 200&007 

8x65 NHDC at 1112002 P.L. 

Andhrl Pride'" 

11. Priyadarishini Jurala State 234 24.07.2002 Rs. 547 ers. 1 Unit 200&07 

6x39 at 2002 P.L. S units 
2OO7'{)9 

Karnataka 

12. Almatti Dam Stata 290 08.03.2002 Rs. 674.38 Unit 1 

1x15+5x55 crs. Commissioned 
81 212002 P.L 26.06,04 

unit-2 
Commislioned 
04.11.04 Unit-3 
(55 MW) 
Comrnillioned 
13.01.05 IJniI.4 
Expet.1ed in 
March, 2005 
Unit 5&6 
Expeded in 
2005-06 
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13. Varahi Extension State 230 28.10.2003 Rs. 280.56 2007-08 
2x115 crs. 

TImlI NIdu 

14. Bhavani Kattalai State 30 27.03.2002 Rs. 99.75 crs. 2006-07 
Barrage-III at 1999 P.L. 
2x15 

OriaIIAncIhnI PI'ICIIIh 

15. Jalaput Dam Toe Private 18 31.01.2003 Rs. 69.88 CI'S. 24 montha fIom 
3x6 (Completion) the date 01 

at 5J2002 P.L financial doIure 

W.1t 8tnpl 

16. T aesta LD St·1I1 CentraV 132 30.10.2003 Rs. 788.92 era. 2006-07 
4x33 NHPC at 1212002 P.L. 

ArunlChal PnIdeth 

17. Subansiri Lower CentraV 2000 09.09.2003 As. 6285.33 2010-11 
8x250 NHPC CI'S. 

at 1212002 P.L. 

18. Kameng lAnIrali 600 02.12.2004 As. 2496.90 CI'S. 2OQ9.10 
4x150 NEEPCO at 312004 P.L. 

MeghIIIya 

19. Myntdu State 84 09.06.2003 Rs. 383.10 2OON'8 
2x42 CI'S. 

at 1/99 P.L. 

Total 8340 35634.15 Crs. 

{English! of Policy with regard to rewards to Informants in order to 
increase its efficacy; 

Reward for Informdon on Tax Eva.lon 
(d) which are the areas of evasion usually intimated 

782. SHRI SHRIPAD YESSO NAIK: Win the Minister by Informants; 

of FINANCE be pleased to state: 
(e) which are the StateslDistricts/cities more prone to 

(a) the number of cases pending for payment of final 
tax evasion; and 

rewards to the informants who give information of tax (f) the action taken for prevention and control of such 
evasion by Individuals; evasion? 

(b) the amount of award disbursed as a percentage THE MINISTER OF STATE IN THE MINISTRY OF 

of the evasion intimated, as on d~te (case-wise); FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (f) 
Information Is being collected and wiD be laid on the 

(e) whether the Government has contemplated revision Table of the Houae. 



645 PHALGUNA 18, 1926 (SaG) 

Handloom Export Promotion Council 

783. SHRI KASHIRAM RANA: 
SHRI DHANSINGH RAWAT: 

Will the Minister of TEXTILES be pleased to state: 

(a) the number of handloom weavers and artisans 
who are the members of the Handloom Export Promotion 
Council; 

(b) the expenditure details of the Handloom Export 
Promotion Council during each of the last three years; 

(c) whether the Council has achieved Its target; 

(d) If not, the reasons therefor; 

Various heads 

2001-02 

Administrative Expenses 91,54,894.60 

Promotional Expenses 1,35,78,667.50 

Miscellaneous Expenses 12,33,862.25 

Total 2,49,67,424.35 

(c) and (d) Annual target for handloom exports had 
been fixed at US$ 550 mllHon during the year 2002-03. 
Against this, the CouncIl had achieved US$ 544 million. 
However, from 1.4.2003 onwards, seggregated export data 
is not available in the absence of separate ITC (HS) 
Codes for the handioom products. The matter has been 
taken up with the Ministry of Finance, Department of 
Revenue and the Director General of Foreign Trade for 
allotment of separate ITC (HS) Codes for handloom 
products. 

(e) and (f) The Government of India had sanctioned 
1711 Handloom Development Centres under Handloom 
Development Center & Quality Dying Unit Scheme to be 
set up in various districts of as many as 19 States during 
the currency of the scheme. 

Inflation Rate 

764. SHRI ADHALRAO PATIL SHIVAJIRAO· 
SHRIMATI MINATI SEN: 
SHRI JOACHIM BAXLA: 
SHRI SUBRATA BOSE: 

Will the Minister of FINANCE be pleased to state: 

(8) whether the Government has set up Handtoom 
Development Centres in the country for the development 
of handloom sector; and 

(f) If so, the location-wlse details thereof? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) The Council does not have a segregated 
list of weavers and artisans In Its membership roll. Only 
the exporters, both merchant as well as manufacturers, 
enroK themselves as members of the Council, Presently, 
the total number of the "lembers of the Council stands 
at 2,079. 

(b) Expenditure details of the Handloom Export 
Promotion Council during each of the last three years on 
various heads are as under: 

Expenditure incurred in Rupees 

2002-03 2003-04 

91,11,816.65 1,01,48,633.65 

3,37,29,128.70 5,15,25,091.90 

8,03,319.05 9,54,281.05 

4,36,44,264.40 6,26,26,206.60 

(a) whether the inflation rate has come down to 5.6% 
at the end of first week of January, 2005; 

(b) If so, the month-wise inflation rate 'or the last 
one year; 

(c) whether surge In prices of essential items has 
prevented further fall in wholesale price Index based 
inflation; 

(d) H so, the reasons for surge prices of essential 
Items; and 

(e) the steps taken or being taken by the Govemment 
to bring down the Inflation rate and to check the price 
rise of essential commodities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yes, Sir. 
the annual point-to-polnt Inflation In terms of the Wholesale 
Price Index (W~I), after reaching a peak at 8.7 per cent 
on 28th August 2004 in the current financial year, 
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witnessed gradual fall and reached 5.6 per cent as on 
January 8.' 2005 and declined further to 5 per cent as on 
February 12, 2005. 

(b) and (c) The month-wise overall WPI inflation and 
inflation rate for 30 essential items since January 2004 
are given in the following table: 

WPI Annual Inflation (Per cent) 

Year/Month WPI (overall) 30 Essential 
items 

2004 Jan. 6.5 3.8 

Feb. 6.1 5.3 

Mar. 4.8 5.3 

Apr. 4.5 4.5 

May 5.0 4.9 

June 6.7 4.9 

Jul. 7.6 4.8 

Aug. 8.5 4.8 

Sep. 7.9 5.9 

Oct. 7.2 5.2 

Nov. 7.5 5.1 

Dec." 6.7 5.0 

2005 Jan." 5.5 5.9 

Feb. 12· 5.0 4.0 

-Provisional 

(d) As observed in the above table, inflation rate of 
essential items, in general, remained moderate. As on 
February 12. 2005, out of 30 essential items, 14 items 
witnessed decline in absolute prices over the last year 
and 7 items registered inflation between zero to five per 
cent. However,. there was high Inflation for potato (50.Pk), 
sugar (20.7%), salt (31.7%), bajra (22.7%). gur (37.6%) 
and cooking coal (36.9%). 

(e) Anti-inflationary policies of the government include 
strict fiscal and monetary discipline. reduction of excise 
and import duties of selected essential commodities so 
that there is no undue burden 00 the poor, effective 
supply-demand management of essential items through 

liberal trade policies, and strengthening the public 
distribution system. 

Interim DIvidend by PSU. 

785. SHRI BRAJA KISHORE TRIPATHY: 
SHRI SARBANANDA SO NOWAL: 
SHRI ANANDRAO VITHOBA ADSUl: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government has asked the public 
sector units to pay an interim dividend; 

(b) if so, the number of PSUa paid interim dividend 
till December. 2004; 

(c) the revenue received by the Government in the 
current fiscal year on account of corporation tax and 
excise duty when compared to earlier estimates in this 
regard; and 

(d) the reasons for imposing interim dividend on such 
PSUs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (d) In 
accordance with the guidelines issued by Government 
from time to time, all profit making Central Public Sector 
Undertakings are required to pay dividend to the 
Government as they would to any shareholder. The 
dividend received by Government upto 31st December, 
2004 is Rs. 14558.33 crore including interim dividend 
which is not accounted for separately. 

(e) The Revised Estimates for Corporation Tax and 
Expose duty for 2004-05 are Rs. 83000 crore and Rs. 
100720 crore, respectively as against the Budget 
Estimates for 2004-05 of Rs. 88436 crore and Rs. 109199 
crore, respectively. 

Review of Disinvestment Policy 

786. SHRI PRABODH PANDA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Govemment has decided to review 
the existing Disinvestment PoliCY and proposes to 
announce a new policy on disinvestment;" 

(b) if so, the details thereof; 
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(c) the time by which the new policy is likely to be 
announced; 

(d) whether the new policy would adequately address 
the problems and difficulties faced by the affected sections 
of the Public sector units under the process of 
disinvestment; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN .THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No, Sir. 
Disinvestment of Government equity in Public Sector 
Enterprises (PSEs) is governed by the policy stated in 
National Common Minimum Programme. There Is no 
proposal to review the existing policy. 

(b) to (e) do not arise In view of the reply to part (a) 
above. 

National Blo-Fuel Policy 

787. SHRI B. VINOD KUMAR: 
SHRI RAVICHANDRAN SIPPIPARAI: 

Will the Minister of NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state: 

(a) whether the Government propose to formulate a 
"National Bio-fuel Policy" in view of huge potential for 
generation of fuel from various trees such as Pongamia, 
Jatropha and other crops; 

(b) if so, the details thereof; and 

(c) if not, the reasons, therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CO~VENTIONAl ENERGY SOURCES (SHRI VILAS 
MUTTEMWAR): (a) to (c) The Ministry of Non-
Conventional Energy Sources supports research and 
development projects on the production and use of blc-
diesel from plants, such as Pongamia, Jatropha, etc. Four 
Bio-fuel Pilot Demonstration Projects have been sanctioned 
for implementation In one village. each in the States of 
Jharkhand, Karnataka, Madhya Pradesh and Uttar 
Pradesh. Besides. the Ministry of Rural Development Is 
in the process of setting up a National Mission on Bic-
diesel. 

World Bank Aided ProJecta 

788. SHRI MADHU GOUD YASKHI: 
SHRIMATI NIVEDITA MANE: 
SHRI K.S. RAO: 

Will the Mini.ter of FINANCE be pleased to state: 

(a) whether a high level team from the World Bank 
visited India recently to discuss the progress of bank 
funded projects and future funding requirement; 

(b) If so, the details of the meetings held and Issued 
taken with the team of World Bank; and 

(c) the details thereof alongwith the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) A 
group of Executive Directors (EDs) and Alternate Executive 
Directors from the World Bank visited India from 3-8 
February 2005 to acquaint themselves with World Bank 
programmes in India. During their visit they attended 
briefings by key policy makers in India on matters relating 
to poverty reduction, education, health, rural development 
infrastructure, private sector development, improving public 
service delivery and Investment climate. The group met 
the Prime Minister, Minister for Road Transport & 
Highways and other .. nlor govemment officials from the 
Ministries tlf Finance, Power and Water Resouroes and 
the PlaMing Commiaalon. The group also visited a few 
development projects in education, health and 
infrastructure sector in the states of Rajasthan and 
Maharashtra. Since the visit was part of the regular 
programme of the World Bank in which the EDs visit a 
number of countries to acquaint themselves with the 
functioning of the World Bank, no Issues relating to future 
funding requirements were discussed. 

(Translation} 

Fae"'tle. Provided by PrlvatefForelgn Banke 

789. SHRI HEMLAl MURMU: Will the Minister of 
FINANCE be pleased to state: 

(8) whether private banks and foreign banks are 
providing better facilities to customers than our 
nationalised banks; 

(b) If so, the details thereof; and 
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(c) the remedial measures taken by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Each Bank 
group has its own strengths and weaknesses. In \(lew of 
this, it is not factually true to state that one group Is 
providing bettel services as compared to any other bank 
group. 

(b) and (c) Do not arise. 

(English} 

Review of Rural Development Scheme. 

79u. SHRI RAJESH' VERMA: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) whether the Govemment has recently reviewed 
certain development schemes for their effective 
implementation; 

(b) if so, outcome thereof; and 

(c) the targets fixed for those rural development 
schemes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) to (c) The Miniatry 
of Rural Development regularly reviews the performance 
01 the Rural Development programmes through a 
comprehensive monitoring and evaluation mechanism. The 
outcome of such reviews revealed that the Schemes are 
being implemented as per guidelines by and large, and 
wherever shortcomings are noticed appropriate follow up 
action is taken. The Ministry does not ordinarily fix target 
for the major rural development schemes. 

(Trans/a/ion) 

Rules for Defunct Companle. 

791. SHRI HARIBHAU RATHOD: 
SHRI HARISHCHANDRA CHAVAN: 

Will the Minister of COMPANY AFFAIRS be pleased 
to state: 

(a) whether the Govemment proposes to frame new 
rules for defunct companies; 

(b) if ,0, the details thereof; 

(c) the details of the instructions Issued eartier for 
these companies; 

(d) the final decision likely to be taken for issue of 
new guidelines; and 

(e) the benefits likely to be accrued to Governrnent 
and companies from these new instructions? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMPANY AFFAIRS (SHRI PREM CHAND GUPTA): (a) 
and (b) No, Sir. there is no proposal to frame the rules 
under the Companies Act, 1956 for defunct compantes. 

(c) In addition to the procedures prescribed in Section 
560 of the Companies Act, 1956, the Government has 
been formulating and implementing special schemes for 
simplified exit of defunct companies from time to time, 
for specified time periods. The previous schemes 
implemented to provide for simplified Exit to defunct 
companies announced during the last 10 years were 
(i) from 28-09-2001 extended for Gujarat upto 31-03-2001 
and (ii) from 25-03-2003 to 31-03.2004. 

(d) The Government has put in operation a new 
Simplified Exit Scheme effective from 01-02-2005 to 
31-07-2005 for removal of names of defunct companies 
from the Register of Companies. 

(e> Removal of defunct companies from the Register 
of Companies wi" benefit the government In (I) weeding 
out the defunct companies; (ii) Reducing the number of 
companies defaulting in complying with the provisions of 
the companies Act, 1956, (III) saving the Government 
expenditure in preserving their document files, (Iv) reducing 
the cost of project of computerisation. On the other hand, 
the new instructions enable the defunct companies to get 
their names struck off the register, eaeHy. 

{English} 

Non-Banking Finane. Compan' •• 

792. SHRI RUPCHANO MURMU: 
SHRI TUKARAM GANGAOHAR GADAKH: 

Will the Minister of FINANCE be pleased to state: 

<a) whether the Government has \nlttated action 
against major defaulting Non-Banking Financial Companies 
(NBFC); 
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(b) if so, the details thereof; 

(c) the details of major NBFCs having mobilised 
deposit of more than Rs. 20 crores from the public and 
the present status of these NBFCs; and 

(d) the action taken by RBVCompany Law Board 
against CEAT Financial, Indian Seamless Financial and 
other such NBFCs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) and (b) 
Comprehensive regulatory framework has been put in 
place empowering Reserve Bank of India (RBI) to take 
various actions against errant Non-Banking Financial 
Companies (NBFCs) for various defaults and contravention 
of provisions of RBI Act and directions issued thereunder. 

RBI has rejected applications for Certificate of 
Registration (CoR) in the case of 4819 deposit taking! 
holding companies while, CoRs have been cancelled in 
the case of 140 such companies as on December 31, 
2004. 

RBI has filed winding up petition again.t 73 NBFCs 
and criminal complaints in 58 cases. Besides, police 
complaints have also been filed In 24 cases. 

(c) RBI have further reported that there are 26 
companies having public deposits of Rs. 20 crores and 
above involving an aggregate deposit of Rs. 17,772.16 
crores as on December 31, 2004 out of which 10 
companies are problem companies i.e. defaulting In 
repaying of deposits involving a sum of Rs. 1222.06 
crores. 

(d) CEAT Financial Services Ltd.: RBI have reported 
that considering the weak financial position of CEA T 
Financial Services Ltd., renamed as CFL Capital Anancial 
Services Ltd., the CoR of the company has been 
cancelled on May 18, 2004. Prohibitory Orders have also 

been issued against acceptance of depo8ita and alienation 
of assets on May 18, 2004. The Company Law Board 
(CLB) has passed a revised Order dated April 30, 2004 
rescheduling repayment of deposits over a period upto 
March 2008. So far the company has been complying 
with the above CLB Orders. 

Indian Seamless Financial Services Ltd.: The 
Company was merged with Indian Seamless Securities 
Ltd. (Since renamed as Indseam Services Ltd.) vide the 
Hon'ble Bombay High Court's orders dated November 
23, 2003. The company was holding public deposits of 
Rs. 5.95 crore as on March 31, 2003. Consequently, the 
CoR issued to the above company wu cancelled. As 
per the Hon'ble Bombay High Court's approved acheme 
of merger, the transferee company, viz. Indeeam Securities 
Ltd. has taken over the deposit liabUIty of the transferor 
company and as such is responsible for repayment of 
deposits. 

{Tmnsla/ionJ 

World aank AId tor UP 

793. SHRI MUNAWAR HASSAN: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Government of UP has received any 
financial aid from World Bank recently for development 
of social infrastructure I.e. health, education and road-
construction areas during the current year; 

(b) if so, the details thereof: and 

(c) the sectors where this aid 18 IIkelv to be used? 

THE MlNISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): <a) to (c) A 
statement showIng the details of Wortd Bank assisted 
projects being implemented In Uttar Prad. Including 
details of disbursement made by Wortd Bank during the 
current year is enclosed. 

~I 

SI.No. Name 01 the 
Projectlloan 
Credit no. 

2 

Central Sector 

1. Immunisation 
Strengthening 
Project-
Cr 3340-IN 

WOIfd Bank ProjscfB In Uttsr P,.dtJsh 

Date 01 Area of Implementation CI8dIt 
SigninW amount 
cIoaing in USS m 

3 5 

19.5.00 12 states 227.10 
31.12.05 including UP 

0IIbunIenIenl Disbursement 
up to 31-1.()6 during current 

US.m year in US $In 

e 7 

220.35 50.02 
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2. ICDS III 6.7.99 5 states 300.00 171.14 50.59 
Cr 42-IN 30.6.05 including U.P 

3. Up Third District 23.2.00 U.P & 182.40 131.37 7.~7 
Primary Education 31.3.05 Uttaranchal 
Project Cr 3307-ln 

4. Tuberculosis 14.3.97 Nation-wide 142.40 81.99 12.98 
Control Project 30.9.05 
Cr 2936 IN 

5. II HIV/AIDS Control 14.9.99 Nation-wide 194.75 146.99 12.68 
Cr 3242-IN 31.3.06 

6. Food & Drugs Capacity 29.9.03 Nation-wide 54.03 2.50 2.50 
Building Project 31.7.08 
Cr 37n-ln 

7. Integrated Disease 23.9.04 Nation-wide 68.00 6.80 6.80 
Control 30.9.09 
Programme 
Cr 3952-IN 

8. Sarva Siksha 3.6.04 Nation-wide 500.00 75.00 75.00 
Abhiyan (SSA) 30.6.07 
Cr 3882-IN 

9. 3rd National Highway 11.8.00 UP & Bihar 516.00 212.17 61.80 
Project 30.06.06 
Ln 4559-IN 

10. Grand Trank Road 27.7.01 UP & Bihar 589.00 196.32 86.01 
Improvement 31.12.06 
Project Ln 4622 IN 

11. Allahabad Bypass 16.12.03 Uttar Pradesh 240.00 20.204 11.07 
Project 30.06.09 
Ln 4719-IN 

State Sector 

1. Uttar Pradesh Health 19.6.00 UP& 110.00 36.01 4.97 
System Development 31.12.05 Uttaranchal 
Project Cr 3338-IN 

2. Technical Education 4.2.03 13 States 250.00 6.90 0.69 
Quality Improvement 30.6.08 including U.P. 
Programme 
Cr 3718-IN 

3. Uttar Pradesh 19.02.03 Uttar Pradesh 488.00 60.050 24.82 
State Road Project 31.12.08 
Ln 4684 
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[English} 

Construction of HOURS 

794. SHRI SANAT KUMAR MANDAl: 
SHRI SUBRATA BOSE: 
SHRJ SUNIL KUMAR MAHATO: 
SHRI HITEN BARMAN: 
DR. DHIRENDRA AGARWAL: 
SHRI JOACHIM BAXLA: 
SHRI RANEN BARMAN: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) the details of number of houses constructed and 
distributed in various parts of the country, district-wisel 
State-wise under the Rural Housing Scheme for the poor 
people during the lastihree years; 

(b) the number of houses proposed t6 be constructed 
under the scheme during the Tenth Plan; 

(c) the total assistance given by the Govemment and 
the expenditure incurred on the said scheme during the 
last three years and the current year; 

(d) whether the Govemment has received requests 
fro State Govemments to increase assistance under the 
said scheme; 

(e) if so, the details thereof, State-wise; and 

(f) the reaction of Government thereto alongwith the 
present status thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARV AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) to (c) Details of 
State-wise number of houses constructed, Central release 
and utilization under the Indira Awaas Yolana (lAY) during 
the last three years and current year are given in the 
Statement enclosed. Under IA V, targets for construction 
of houses are fixed on year-ta-year basis depending on 
the availability of funds. 

(d) to (f) The ceiling on construction assistance under 
the Indira Awaas Voajan (IAV) has been enhanced from 
Rs. 20,000/- to Rs. 25,ooo/-per unit for the plain areas 
and from Rs. 22,Ooo/-to Rs. 27,500/-for the hnty difficult 
areas with effect from 1.4.2004. the upper limit in respect 
of upgradatlon of unserviceable kutcha house has also 
been increased from Rs. 10,000I-Rs. 12,5OOJ-for all areas. 

Yesr-wise/stste-wise relesses (eentfBl plus Stste), Utilisstion of funds snd number of houses constructedlUpgfBd8ti 
under ths Indirs Awalls Yo/aM duting last thlflS yeslZS lind CUl1flf1t ytlllr i.e. 2004-05 

(Rs. In lakhs) 

51.No. Name of !he StatesIIJTs 2001.02 2002.03 2003-04 2004.05' 

Releases UIhaIion Number 01 Rella. Utilisation Nlrnberol Releases UtIIaaIIon NlJIIber of R .... UIisation Number of 
(C+S) hoU8II (C+S) hau&ea (C+S) houIas (C+S) ~ 

Constructed ConaIructed Constnx:Iad ConsIrucIed 

2 3 4 5 6 7 8 9 10 11 12 13 14 

1. Anctll8 Pradesh 24115.19 15553.62 82228 16476.20 20122.58 126837 17262.21 19453.50 105295 24683.80 14067.70 63781 

2. Arunachal Pradesh 703.41 822.02 4542 984.57 665.38 3423 1062.81 1215.89 6646 816.57 589.78 2459 

3. Assam 11494.84 10974.00 46817 13316.44 10433.62 65587 19603.67 14318.35 78752 21833.43 17120.73 70844 

4. BIhar 26630.72 30940.08 167979 26306.53 29339.43 172524 34464.13 37422.41 183m 109788.81 32686.55 156542 

5. CNIatIisgattl 2758.71 2196.40 22998 2703.80 2923.19 16255 3360.51 3068.27 18302 4127.79 2093.52 5199 

6. Goa 70.71 56.88 317 52.00 49.80 269 92.75 8326 233 120.23 95.41 2B4 
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2 3 4 5 6 7 8 9 10 11 12 13 14 

7. Gujaral 8166.59 4364.16 27497 7357.34 5330.60 27053 4992.84 5817.24 31159 8574.91 42ST.07 19518 

8 1856.39 16n.3O 9814 1586.35 1927.66 9840 1821.12 1833.58 9175, 2329.43 1140.64 4509 

9, Himachal Pradesh 1137.56 706.68 3852 1143.45 626.66 3413 765.55 696.12 3841 963.56 811.95 3352 

10. Jammu and Kashmir 1364.36 1143.06 7632 611.53 911.35 5749 930.89 1253.89 8412 1199.89 612.74 2304 

11. Jharkhand 

12. Kamalaka 

13. Kerala 

14. Madhya Pradesh 

15. Maharashtra 

16. Manipur 

17 Meghalaya 

18, Mizoram 

19. NagaJand 

20. Orissa 

21. 

22. Rajasthan 

23. Sikkim 

24. Tamilnadu 

25. Tripura 

26. Uttar Pradesh 

27. Ullaranchal 

28. Wasl Bengal 

29. Andaman & Nicobar 
Islands 

30. D~dar & Nagar Hawli 

31. Da!Mn & Diu 

32, Laluihadweep 

33. 

Total 

·Provisional. 

5136.68 7723.47 50136 7274.45 6064.81 40482 11591.52 11033.91 60290 14996.48 9456.68 38986 

7038.59 7261.22 43824 6469.63 7502.49 42452 8773.55 8516.22 49833 10122.77 7028.38 29799 

5087.91 4618.14 21372 3960.40 4517.33 32107 5697 5767.37 39825 7582.75 4341.89 21187 

9959.45 9534.23 64962 9357.35 10206.99 63691 11111.39 10734.48 85768 13461.12 6938.33 24637 

14524.60 18346.48 88773 13479.60 22637.13 85970;16421i.84 22787.55 103135 19559.31 12198.87 52305 

445.81 293.45 1538 346.68 551.34 2571 594.73 286.30 1886 705.72 590.09 4594 

588.60 754.91 3953 1208.20 741.83 3305 641.57, 1147.50 6465 867.81 773.47 3355 

232.45 223.78 1275 'Ol.77 231.06 1305 4211.55 390.72 2202 373.79 17021 782 

778.41 648.52 4473 388.56 866.73 ·6898 •. 58 826.19 5988 630.53 492.70 3852 

61984.05 32576.78 169488 43391.26 8067823 444669 38974.73 35728.08 154205 1867629 12601.49 45836 

1149.51 919.92 5317 798.06 1028.10 5651 1070.29 1059.94 6050 1119.48 573.48 2711 

4421.28 4635.03 30471 4199.08 4715.54 37592 4997.33 5274.89 41888 8501.43 5176.95 23610 

178.43 237.31 1754 199.83 155.17 1149 215.61 308.97 2041 273.12 149.22 492 

943927 12065.45 43540 8273.91 14446.87 62988 9230.85 11988.64 57019 12035.31 13272.63 46371 

2225.35 1713.38 10382 2636.51 2050.88 10321 1787.95 2749.89 15003 2547.31 2093.77 4611 

31371.17 29346.45 171944 27995.78 31225.28 177190 32897.09 34628.98 190950 33819.25 26414.01 122031 

1819.51 2464.75 11245 2682.12 2297.13 11799 4350.72 3977.92 21866 4087.73 3114.66 16001 

14272.62 12293.36 71553 13548.11 15188.62 86709 17189.89 15478.41 90601 23248.76 19272.03 108937 

171.55 187.99 858 40.32 188.68 

49.70 22.38 202 0.00 3.48 

15.58 9.12 66 0.00 8.24 

1.62 3.10 15 2.50 2.75 

23.31 42.09 266 74.83 57.31 

532 110.44 108.52 

54 33.35 23.98 

48 o 0.72 

5 2.84 2.76 

403 41.28 45.84 

671 352.93 18.73 

14 33.35 

7 .0.00 

14 3.72 

264 108,f9 

0.00 

0.99 

3.32 

5.75 

60 

o 

72 

249211.93 214966.51 1171~1 217097.86 27848&.46 1548641 249414.:1 258009.69 1361200 341525.83 198186.72 8756716 

C+S-Cenlral plus State matching share. 
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Effect. of Con.trlllnta ImpoHd by WTO 
on Textile IndU8try 

795. SHRI IQBAL AHMED SARADGI: 
SHRI JYOTIRADITYA M. SCINDIA: 
SHRI RAGHURAJ SINGH SHAKY A: 
SHRI NIKHIL KUMAR CHOUDHARY: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether China and Pakistan poses threat to Indian 
Textile Industry after lifting of quantitative restrictions on 
Textiles and readymade gannenls amongst the member 
countries of world Trade Organisation; 

(b) if so, whether any concrete action plan has been 
formulated by the Govemment for Indian Textile Industry 
to compete in the Intemational market; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) The free global trading regime would result 
in increased international trade in textiles thus providing 
greater export opportunities for the indigenous textile 
industry. According to recent intemational studies, the 
foreign buyers who are heavily dependent on China are 
also l<een to find aHemate reliable source of supply in 
the region (India followed by Pakistan) to ensure growth 
of their business. 

India's exports in the post quota regime would be 
driven by value added made-ups & appareis as India 
has comparative advantages over its competitors in 
relation to: (i) availability of relatively inexpensive and 
skilled workforce (ii) design exprtise (iii) presence across 
the entire value chain and (iv) large production base of 
basic raw materials. 

(b) to (d) govemment has been taking a number of 
steps from time to time to strengthen the Indian textile 
industry to meet the emerging global competition. Some 
of the important initiatives taken are: 

(i) The Technology Upgradation Fund Scheme 
(TUFS) has been made operational from 
1-4-1999 to facilitate the modernisation and 
upgradation of the sector. 

(ii) The imports of specified textiles and gannent 
machinery items has baen allowed at 

concesaional rate of CUltoma duty to encourage 
investments and to make our textile products 
competitive in the global mark8t. The eotat of 
machinery has also been reduced through flacal 
policy measures. 

(iii) Improve the productlYlty and quality of cotton, 
Govemment has launohed Technology Mission 
on Cotton (TMC). The Mialion comprises tour 
mini-missions, which are being jointly 
implemented by the Ministry of Agriculture and 
Ministry of Textiles. One of the Important 
ingredients of the Mission Is to cotton proceeeing 
facilities by upgrading/modernizing the existing 
ginning and pressing facilities and setting up of 
new market yardslimprovement of exl8tlng m8f1(et 
yards. 

(iv) The Government has launched a centrally 
sponsored scheme titled "Apparel Part for Export 
Scheme" for Imparting focused thNat for setting 
up of apparel manufacturing units of International 
standards at potential growth oent .... to give fillip 
to exports. 

(v) For upgrading infrastructure facilities at important 
textile centres, a scheme titled "Textile Centre 
Infrsstructure Development Scheme" (TCIDS) has 
been launched. 

(vi) The fiscal duty structure has been rationalised 
to achieve growth and maximum value addition. 
Except for mandatory excise duty on polyester 
filament yam, synthetic and artifiCial fib.... and 
synthetic and artificial filament yams, the whole 
value addition chain including cotton textile and 
cotton clothing items have been gtven excise 
exemption option. Additional Excise Duty on 
Textiles & Textile Articles (AT&T) and Additional 
Excise Duty (Goods of SpecIal Importance) Act 
have been abolished. 

(vii) The Government has de-r8aerved the woven 
segment of readymade garment from the SSI 
sector. It has also railed the SSI Inv8ltment 
limit for knitted segment to As. 5 otores. In the 
Union Budget 2005-06, an announcement has 
been made for de-reservatlon of 30 hosiery Items 
from the SS!. 

(viii) National Institute for Fashion Technology (NIFT), 
Its six branches and Apparel Training & Design 
Centres (ATDCs) are running various courseel 
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programmes to meet skilled manpower 
requirements of textile industry especially apparel 
in the field of design, merchandising and 
marketing. 

(ix) Facilities by way of eco-testlng laboratories have 
been created to enable exporters to get the 
garmentsltextiles pre-tested for conforming to the 
requirements of importing countries. 

/Translation} 

Dabhol Power ProJect 

796. SHRIMATI JAYAPRADA: 
SHRI SURESH PRABHAKAR PRABHU: 
SHRI CHANDRA MANI TRIPATHI: 
SHRI BALASAHEB VIKHE PATll: 
SHRI BASU DEB ACHARIA: 
DR. LAXMINARAYAN PANDEY: 
DR. CHINTA MOHAN: 
SHRI HARISHCHANDRA CHAVAN: 

Will the Minister of POWER be pleased to refer to 
the reply given to Unstarred Question No. 1140 on 
7.12.2004 and state: 

(a) Whether the Empowered Group of Ministers 
constituted to examine and decide all issues related to 
Dabhol Power Project has submitted its report to the 
Union Govemment; 

(b) If so, the details thereof along with the 
recommendations made by the EGOM; 

(c) If not, the reasons therefor; and 

(d) the time by which the power project is likely to 
be re-started? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) No, Sir. 

(b) does not arise. 

(c) and (d) the Empowered Group of Ministers 
(EGOM) has met on eeveral occasions and is considering 
various alternate options for restructuring the Dabhol 
project. the EGOM will decide on the details of the 
restructuring of the project keeping all relevant aspects 
in view. 

[English} 

Dividends Paid by Power Companl •• 

797~ SHRI A~JUN SETHl; Will the Minister of 
POWER be pleased to state: 

(a) the total interim dividends paid by the State owned 
power companies to the Government during the current 
fiscal year till December, 2004; 

(b) whether dividend paid by NTPC during the period 
is quite inadequate as compared to its Income; and 

(c) if so, facts thereof? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) No, Sir. State owned Power companies have not paid 
any interim dividend to the Govemment during the current 
fiscal year, till December, 2004. 

(b) and (c) As per the extant guidelines of the Ministry 
of Finarice, Govemment of India, Infrastructure PSUs is 
required to pay 30% of Profit After Tax (PAn as dividend. 
The dividend paid by NTPC was Rs. 1082.30 crores, 
which is 20% of PAT in the current fiscal year till 
December, 2004. 

/Translation} 

Bogu. Hou.lng Finance Companl •• 

798. SHRI MANSUKHBHAI D. VASAVA: 
SHRI HARIKEWAl PRASAD: 

Will the Minister of FINANCE be pleased to 
state: 

(a) whether a number of housing finance companies 
of doubtful credibility operating in the country and are 
defrauding people; 

(b) H so, whether the Govemment has conducted 
any inquiry in this regard; 

(c) if so, the action taken against such companies; 
and 

(d) the success achieved by the Govemment as a 
result of the steps so taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) According 
to the Information available from National Housing Bank 
(NHB), no housing Finance company, of doubtful credibility 
operating in the country and defraudioQ the people, has 
come to the notice of NHB. In case of such instance 
coming to the notice of NHB, suitable actlonwll be taken 
as prescribed under the provisions of the NHB Act. 
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(b) to (d) Question do not arise. 

{English! 

Additional Excl.. Duty on varlou. Item. 

799. SHRI MADAN LAL SHARMA: 
SHRI ANANT GUDHE: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Union Government is collecting 
Additional Excise Duty (AED) in lieu of Sales Tax in 
respect of items such 88 sugar, tobac:co, textiles etc. 

(b) if so, the details of Additional Excise Duty 
collected by the Government for last three years, year-
wise; and 

(c) the share of States, State-wtee? 

THE MINISTER OF STATE IN THE MINISTRV OF 
FlNA~CE (SHRI S.S. PAlANIMANICKAM): (a) V .. , Sir. 

(b) The collection of Addition .. E~ Duty In lieu of 
Sales Tax for last three years fa .. under: 

Vear 

2001·2002' , 

2002·2003 

2003-2004 
(Prov.) 

-

(in AI. Crore) 

AddItIonal excise Duty in lieu 
of Sa... Tax Collected. 

2980.01 

2810.46 

2514.80 

(c) The distribution of Additional Excise Duty In lieu 
of Sales Tax among States II encIoead .. Statement. 

Slate-wise Sham of Additions! Excise Outy in /isu of Sales Tu for Ihs psttod 2O(}1-tJ2 IrJ 203tJ..OI 

(In cro.. of Rupeea) 

SI.No. State 2001-02 2002·03 2003-04 

2 3 4 5 

1. Andhra Pradesh 206.52 219.45 257.72 

2. Arunachal Pradesh 5.78 6.19 8.17 

3. Assam 86.74 92.26 109.94 

4. Bihar 314.07 333.53 387.84 

5. Chhattisgarh 64.63 68.64 79.82 

6. Goa 5.48 5.13 8.88 

7. GUJarat 76.45 81.19 94.41 

8. Haryana 25.58 27;17 31.59 

9. Him~chal Prade~h 16.53 17.68 22.88 

10. Jammu & Kashmir 31.00 32.89 41.54 

11. Jharkhand 81.52 86.57 100.86 

12. Kamataka 133.39 141.87 164.98 
~j 'f 
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2 3 

1 :i. Kerala 82.08 

14. Madhya Pradesh 174.88 

15. Maharashtra 125.53 

16. Manipur 8.95 

17. Meghalaya 8.38 

lH. Mizoram 4.48 

19. Nagaland 4.62 

20. Orissa 134.17 

21. Punjab 31.08 

~~2. Rajasthan 146.56 

23. Sikkim 4.63 

?4. Tamil Nadu 146.94 

25. Tripura 11.88 

26. Uttar Pradesh 518.62 

27. Uttaranchal 17.91 

28. West Bengal 219.60 

Total 2686.99 

Mining Companl •• In K.rnatalea 

800. SHRI G.M. SIDDESWARA: Will the Minister of 
MINES be pleased to. state: 

(a) the details of mines of various minerals operating 
under public and private sector in the country, State-
wise; 

(b) whether these mining companies are functioning 
according to the rules and regulations laid down by the 
Government; 

(c) if so, the details thereof; 
\. 

(d) if not, the reasons thefefor and the action taken 
against these companies; 

4 5 

87.21 102.31 

185.72 215.96 

133.31 155.02 

9.57 12.25 

8.95 11.44 

4.81 6.63 

4.99 7.36 

142.68 169.20 

33.01 38.39 

155.75 163.16 

4.94 6.16 

164.98 180.21 

12.70 16.30 

550.76 640.44 

19.02 22.12 

233.22 271.61 

2854.64 3344.97 

(e) the precautionary m ••• uree being taken for 
environment and pollution control; 

(f) H so, the details thereof; and 

(g) the total quantum of mineral produced in these 
mines during last three years? 

THE MINISTER OF MINES (SHRI SISH RAM OLA): 
(a) The State wise reporting mines both in Public and 
private sectors are as under: 

State 2001-02 2002-03 (P) 

2 3 

All States 3172 3108 

Andhra Pradesh 395 400 
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2 3 1 2 3 

Assam 10 10 Oriasa 232 234 

Bihar 9 7 Rajasthan 480 480 

Chhattisgarh 123 124 Sikkim 2 2 

Goa 76 74 Tamil Nadu 188 188 

Gujarat 421 411 Uttar Pradesh 35 25 

Haryana 28 18 Uttaranchal 20 24 

Himachal Pradesh 32 31 West Bengal 116 113 

Jammu & Kashmir 9 8 (b) to (d) All le888 holders have to comply with the 

Jharkhand 299 293 terms and conciti0n8 laid down while granting mining Ieue 
and as provided In Mines and Mine ..... (Development & 

Kamataka 193 199 Regulation) Act 1957 and Rules made thereunder. To 
• ensure compliance with the.. t.",.. and conditions 

Kerala 37 34 appropriate previsions Including relating to levy of penalty 
have been made in the uJd Act and Rutu. 

Madhya Pradesh 369 332 

Maharashtra 139 139 Indian Bureau of Mines (IBM). a subordinate office 
under the control of Ministry of Mines CamH out 

Meghalaya 2 2 inspection for Implementation of MInerai Coneervatton and 
Development Rules. 1988. the violations detected & follow 

Nagaland 0 0 up action taken in the matter during last th... years by 
IBM is given below: 

Year No. of No. of No. of No. of Number of Number of 
mines violations violations show violations prosecution 

Inspected pointed rectified cause rectified C8M8 
out notlc:e8 After laBue launched 

Issued of show 
cause 
notices 

2001-02 2219 3857 1186 394 219 114 

2002-03 2719 4180 1319 785 688 207 

2003-04 2482 2994 1200 534 695 134 

(e) and (') The le88e hoIdet'll are also required to by Ministry of Environment and Forest. 
obtain Environment clearance as per provisions In the (g) The value of mineral production during the Iut 
Environment (Protection) Act 1986. which is administered three years is given below: 



671 WnWBn Answers MARCH 9, 2005 to Ousstions 672 

Year 

Value 

(Rs. In crore) 
P: Provisional 

[TflInslstion} 

2002-03 2003-04 2004-05 (P) 

67029 69583 73945 

Sick Co-operatlve Banke 

801. SHRI RAJ IV RANJAN SINGH 'LALAN': 
DR. CHINTA MOHAN: 
SHRI ADHIR CHOWDHURY: 

Will the Minister of FINANCE be pleased to state: 

<s) the total number of cooperattve banks in the 
counby IS on date; 

(b) the number of banks which have become sick; 

(c) the amount of loss likely to be Incurred due to 
sickness of the these banks; 

(d) the number of cooperative banks failed to retum 
the investor deposits; 

(e) the scheme of the Government for revival of such 
banks; 

(f) whether insurance companies have paid money 
to the cooperative banks; and 

(g) If 80, the details thereof and the steps taken by 
the Government to safeguard the Interest of small 
investors and revival of cooperative banks? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) There were 
30 States Co-operative Sanks (SCBs) and 366 District 
Central Co-operative Banks (DCCBs) in the country as 
on 31.12.2004. The number of Urban Co-operative Banks 
(UCBe) were 2105 as on 30.09.2004. 

(b) and (c) As on 31st December, 2004, 6 SCBs 
and 140 DeeBs were not complying with the minimum 
capital requirement as required under Section 11 (1) of 
the Banking Regulation Act, 1949 (As appliCable to Co-
operative Societies). The acoumula\ed I08Il88 of 6 SCBs 
and 140 DCCBs are Rs. 169 crore and Ra. 3748 crore 

respectively. With regard to UCBs, 220 UCBs are under 
liquidation and the accumulated Iosse8 incurred by the 
55 Scheduled UCBs is 2320 crore as per their balance 
sheet tor the year 2003-04. 

(d) to (g) In case of failed banks, payment of deposits 
upto Rs. 1 lakh is insured by the Deposit Insurance and 
Credit Guarantee Corporation (DICGC). No other 
company/organization provides insurance to depositors. A 
total of Rs. 1151.02 crore in respect of claims made by 
107 Co-operative Banks have been settled by DICGC. 
Deposits over and above Rs. 1.00 lakh are repaid as 
and when the assets of the liquidated banks are realized, 
depending upon the right of subrogation exercised by 
DICGC. Claims made by the defauHing banks with DICGC 
are settled as per the stipulated norms prescribed by the 
DICGC. The recommendations of the Task Force to 
examine reforms in co-operative banking system have 
been accepted by the. Government in principle for 
implementation. 

/Eng/ish} 

Norms for Private Sector Bankl 

802. SHRI ADHIR CHOWDHURY: Will the Minister 
ot FINANCE be pleased to state: 

(a) whether the Government propose to enforce 
stringent norms on private sector banks in the country as 
reported in the 'Pioneer' dated February 7, 2005; 

(b) If so, the facts and the details thereof; 

(c) whether the private sector baRks In the country 
are violating the norms and guidelines of the Reserve 
Bank of India; and 

(d) it so, the facts thereof and the action Government 
proposes to take against them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (d) all 
public sector, private sector, foreign banks and financial 
institutions are already under the supervision of Reserve 
Bank of India. The working of these entities is reviewed 
on a continued basis by RBI and all cases of Irregularities, 
diversion and non-Implementation of normS/guidelines of 
RBI are examined and taken up with the management of 
respective banks for corrective actions, If any. 



673 WfiIIwI AnslMPllS' PHAlGUNA 18, 1926 (S.AJr) Io·QU86IIons 

fTrsns/8/1onJ 

Share. of PrivatelPubilc Sector BIInica 

803. SHRI RAWI LAL SUMAN: 
DR. CHINTA MOHAN: 

WUI the Minister of FINANCE be pleased to state: 

(a) whether purchase of shares of private and public 
sector banks of the country by the foreign Institutional 
investors is continuously increalng for the last one year; 

(b) if 80 the quantum of ahares of the public sector 
banks of the country purchased by the foreign InBtlMional 
investors during the said period; and 

(c) the number of shares of each of the public sector 
bank with their total value held by priyate Indian Investurs 
during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yes, Sir. 

(b) the quantum of shares held by the Fila Increased 
from 78,93,40,406 shares in 25 banks as on 31.1.2004 
to 122,63,85,672 shares in 25 banks as on 31.01.2006. 
Thft bank-wise details are given in the Statement 
enclosed. 

(c) As per Reserve Bank of India, data on individual 
resident shareholders Is not maintained. 

SUltlmtlnl 

SLNo. Name of Bank No. of shares 
held by Fils 

as on 
31-01-2004 

2 3 

1. ICICI Bank 28,33,78,082 

2. HDFC Bank 7,67,38,812 

3. Kotak Mahindra Bank 94,35,947 

4. UTI Bank 3.31,63,474 

5. Centurion Bank 76,73,437 

6. Federal Bank 10,65,637 

7. Indusland Bank 1,36,76,792 

8. lOBI Bank 49,47,733 

9. Jammu and Kashmir Bank n,12,696 

10. Karur Vysya Bank 9,19,613 

11. ING Vysya Bank 46,45,021 

12. Kamataka Bank 18,98,653 

13. Punjab National Bank 2,96.25,795 

14. Canara Bank 4,36,00,569 

% to Paid-
up 

Capital 

4 

38.63 

27.02 

7.92 

14.27 

5.37 

4.80 

4.70 

2.35 

15.90 

5.10 

20.53 

4.68 

11.16 

10.63 

No. of shares 
held by Fils as 

on 
31-01-2005 

5 

35,94,61,244 

8,46,76,332 

2,34,22,188 

4,74,99,688 

11,27,64,717 

28,65.617 

1,96,45.682 

2,54,89,653 

1,05,28,321 

26.08,246 

40,24,690 

23,95,656 

3,87,78,317 

6,39,23,680 

% to paid-up 
Capital 

6 

49.00 

29.82 

19.67 

20.44 

14.19 

12.92 

6.75 

12.12 

21.70 

14.49 

17.79 

5.91 

14.61 

15.59 
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15. Indian Overseas Bank 11,31,795 

16. Vijaya Bank 2,19,71,273 

17. Union Bank 5,39,07,074 

18. Syndicate Bank 36,83,407 

19. Bank of Baroda 4,75,40,615 

20. Corporation Bank 1,,10,83,135 

21. Andhra Bank 2,15,77,223 

22. Oriental Bank of Commerce 2,53,75,968 

23. Bank of India 2,37,64,900 

24. State Bank of India 6,01,97,755 

25. UCO Bank 6,25,000 

Total 78,93,40,406 

"Excludes ADRlGDR 

Connecting of courts with Internet 

804. SHRI BHUPENDRASINH SOLANKI: 
SHRI P. RAJENDRAN: 

Will the Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether the Government is contemplating to 
connectllink all the courts of the country through the 
Intemet; 

(b) if so, whether Jhe Govemment has taken any 
steps in this regard; and 

(c) If so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a) to 
(c) Supreme Court and High Courts have already been 
computerized through National Informatics Centre (NIC). 
In addition, the Central Government has already provided 
funds for computerisation of 1600 subordinate courts 

4 5 6 

0.20 2,62,76,074 4.82 

5.06 5,58,77,896 12.88 

11.71 7,74,47,887 16.83 

0.78 1,06,04,713 2.24 

16.14 5,59,88,957 19.01 

7.72 1,51,28,945 10.64 

5.39 4,93,23,338 12.33 

13.17 2,66,71,319 13.85 

4.86 4,10,56,728 8.40 

11.43" 6,25,24,821 11.88" 

0.07 73,80,865 0.92 

1,22,63,85,672 

cov~ring four major metropolitan cities, and all the state 
capitals or places where the High Courts are located. 
Steps have been taken to inltl'ate a proposal for 
computerisation of the remaining 13,348 District and 
Subordinate Courts in the country in phases. Once the 
project is completed, there will be a linkage among all 
the layers of the judiciary through internet. 

/English] 

Merger of lOBI and lOBI Bank 

805. SHRI BASUOEB ACHARIA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Govemment has taken steps to merge 
lOBI with lOBI Bank to strengthen lOBI; 

(b) if so, the details thereof; 

(c) whether a number of companies who have taken 
loan from lOBI have not paid back; 

(d) if so, the company-wise detaUs and amount of 
outstanding dues to be paid to lOBI by such companies; 



6n WIiI/Sn AnsWtllS PHALGUNA 18, 1926 (5.9ka) 878 

(e) whether the Govemment has also taken steps to 
recover such huge amount from these companies to 
strengthen the financial position of IDBI; and 

(f) jf so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
The Board of Directors of lOBI and lOBI Bank have taken 
'in principle' decision to merge lOBI Bank Ltd. with lOBI. 
The Board of both the Banks independently approved 
the draft scheme of amalgamation. 

(c) and (d). lOBI reported Non-Performing Assets of 
103 units with principal outstanding dues of Rs. 451.87 
crores as on September 3D, 2004. Company-wise details 
cannot be divulged in accordance with the practice and 
usages customary amongst the bank and in conformity 
with the provisions of statutes goveming the financial 
institutions as also the proviSions of Public Financial 
Institutions (Obligations as to Fidelity and Secrecy) Act, 
1983. 

(e) and (f) Government had introduced several 
enabling measures to deal with growing incidence of Non-
Performing Assets (NPAs) such as strengthening of Debt 
Recovery Tribunals (ORTs), introduction of Corporate Debt 
Restructuring (CDR) mechanism, enactment of 
Securitisation and Reconstruction of Financial Assets and 
Enforcement of Security Interest Act, 2002 (SARFAESI), 
passing of the Amendment Bill of SARFAESI Act in the 
Winter Session of the Partiament, 2004, setting up of 
Asset Reconstruction Companies (ARCs), One Time 
Settlement Schemes and creation of Stress Assets 
Stabilization Fund. 

Urban Cooperative Banks 

806. SHRI SUGRIB SINGH: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the RBI has triggered the Urban 
Cooperative Banks move to expand their footprint; 

(b) If so, the names of UCBs requested for licenses 
to open fresh branches, bank-wise; 

(c) the names of UCBs to whom permission has been 
granted, bank-wise; 

(d) whether the Govemment is considering to bring 
cooperative banks under the control of Reserve Bank of 
India; 

(e) if 80, the details thereof and the time by which 
financial decision is likely to be taken; 

(f) whether any survey has been undertaken by 
leading consultants to evaluate the heahh of UCBs in the 
country; 

(g) if so, the finding thereof; and 

(h) the steps taken by the Govemment to improve 
the functioning of such banks In the country? 

THE MINISTER OF STATE IN THE MINISTRV OF 
ANANCE (SHRI S.S. PALANIMANICKAM): (a) As per 
announcement In RBI's Annual Policy Statement for the 
year 2004-05 the Registrar of Cooperative Society of all 
States and Union Territories and regional office of the 
RBI were advised that no fresh proposal for organization 
of new urban cooperatIVe banks or for converalon of 
cooperative credit society into Urban Cooperative Banks 
(UCBs) wiU be considered till a proper legislative frame 
work is brought about. However, the banks have been 
allowed to open branches where in-principle approval were 
given earlier. 

(b) and (c) The Information is being collected and will 
be laid on the table of the House. 

(d) and (e) The UCBs come under the dual control 
of respective State Govemments and RBI. 

(f) and (g) The Govemment has not engaged any 
such organization to ev~luate the health of UCBs. 

(h) With a view to improving the functioning of UCBs 
in the country the RBI has taken a number of regulatory 
and supervisory Initiatives. As a part of prudential 
regulation, UCBs have been advised to Implement the 
guidelines regarding Income recognition. assets 
classifioatlon and provisioning norms. For better risk 
management the UCBs have been advised to fix limits 
on their exposure to Individual borrowers and group 
borrowers. UCBs have also been given guidelines 
regarding declaration of dividend, advances againet 
security of real estate avoiding systemic risk, management 
and control and others. 

World Bank A.e'_nee 

807. SHRI RAVAPATI SAMBAS IVA RAO: Will the 
Minister of FINANCE be pleased to state: 
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(a) whether the World Bank has focused on poverty 
ridden States in India and to collaborate with Indian 
Government to achieve the poverty alleviation targets 
under the millennium development goals; 

(b) if so, whether the Wortd Bank has also identified 
the poverty ridden States in India; and 

(c) if so, the States for which World Bank agreed to 
provide help and assistance alongwith the amount to be 
provided to these States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) The 
World Bank strategy retains an essentially refonn and 
performance-based approach to the states and it also 
intends to open up new opportunities for engagement 
with the largest and poorest states. The World Bank also 
aims to build a productive development relationship with 
four states where poverty Is increasingly eoncen~ 
81har, Jharkhand, Orissa and Uttar Pradesh. 

Incr.as. In Taxes, Dutl.s, NPAa 

808. SHRI RAGHUNATH JHA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the arrears of wealth tax, Income tax, 
central excise duty and NPAs have increased over ttle 
years; 

(b) if so, please give the figures separately for each 
01 the last three years; 

(c) the reasons thereof together with steps taken to 
bring down the arrears; 

(d) whether many of the projects undertaken by the 
Union Government have either been scrapped or not 
taken in hand because of paucity of funds; and 

(e) the details of steps taken by the Union 
Government to bring economy In Government 
expenditure? 

THE MINISTER ~F STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (e) The 
information is being collected and .will be iaid on the 
Table of the House. 

Complalnta Received bytnveetor Grievance Cell 

809. SHRI RAMDAS ATHAWALE: Wilt the Minister of 
FINANCE be pleased to state: 

(a) the total number of complaints received by 
Investors Grievance Cell during the last three years, year-
wise; 

(b) the number of complaints pending final dIapoeal; 

(c) whether the Union Govemment proposes to make 
refonns In the cell; and 

(d) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The 
complalnte received by Investors Grievance Cell. during 
the last three years are as follows: 

Year 

2002 

2003 

2004 

Total 

2620 

2439 

2698 

(b) Grievances are received regularty and sent to the 
different agencies for redreasal and final dlspqsal by them. 
There are at present 46 such receipts pending. 

(c) and (d) Since all the grievances are to be disposed 
off under Act/Regulations of different Regulators or rules 
of the agencieslinstitutlons, govemment have decided to 
close down the cell and send all the grievances to the 
concerned Regulators/agencies. The cell has been 
discontinued with effect from August 2004. 

Irregularltl.. In LlC 

810. SHRI PANKAJ CHOWDHARY: Will the Minister 
of FINANCE be pleased to refer to usa No. 647 dated 
December 3, 2004 regarding Irregularities In L1C and to 
state: 

(a) whether information sought in the BtlOve question 
has been collected; 

(b) if so, the details thereof; and 
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(c) if· not, the time by wl\loh the Information is Hkety 
to be collected and will be' iaid on the Table of the 
House? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.S. PALANIMANICKAM): (a) to (c) The 
information is being collected and wlU be laid on the 
Table of the House. 

(English! 

Revenue Collection In UP 

811. SHRI BRAJESH PATHAK: Will the Minister of 
FINANCE be pleased to state: 

(a) the details of revenue collected directly and 
indirectly from Uttar Pradesh during the last three years; 

(b) the share of Uttar Pradesh out of this revenue 
collected during the said period; and 

(c) the funds allocated to Uttar Pradesh by the 
Government during the said period? 

SI.No. Item 

A. Finance Commission 
Grants 

(i) Share in Central Taxes (BE) 

(ii) Calamity Relief Fund (CRF) 

(iii) Upgradationlapecial problems 

(iv) Local bodies grants 

B. Share in Central Taxes (Released) 

C. Total Central Assistance 
(allocated by Planning Commission) 

(Transl6tionj 

Clearance to NTPC Power Prolecta 

812. SHRI CHANDRABHAN SINGH: Will the Minister 
of POWER be pleased to state: 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) The details 
of revenue collected on account of direct taxeafrom Uttar 
Pradesh during the lest three years is as under. 

(Rs. in crorea) 

Year Amount collected 

2001-02 1569.86 

2002-03 1884.32 

2186.21 

So far as Indirect taxes are concerned, state-wiae 
tigures are not maintained sparately. 

(b) and (c) The share of Uttar Pradesh out of the 
direct and indirect taxnwenue oot/ected by the Central 
Govemment and the Central _slatanee allocated to Uttar 
Pradesh during 2001-02, 2002-03 and 2003-04 Is .. 
under: 

2001-02 
Allocation 

11797.17 

115.19 

108.03 

279.00 

10199.59 

5962.23 

2002-03 
Allocation 

11807.0(1 

120.95 

105.21 

279.00 

10831.55 

6101.07 

(As. In crores) 

2003-04 
Allocation 

12207.23 

127.00 

160.19 

279.00 

12595.30 

5807.54 

Ca) whether the Government has received any 
proposal from Madhya Pradesh to set up a Thermal 
Power Station with 1000 MW capacity in Malva district 
which is under the consideration of Ministry of 
Environment and Forests for clearance; 

(b) if SO, the details thereof; 
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(c) the time by which the sanction is likely to be 
accorded; 

(d) whether the power generating capacity of thermal 
power stations in the State has been adversely affected 
due to non-supply of required quantity of coal; and 

(e) if so. the action taken by the Govemment in this 
regard? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) No, sir. 

(b) and (c) Do not arise in view of (a) above. 

(d) and (e) Pfesently. there is no shortage of coal 
supply to Madhya Pradesh. No power station of Madhya 
Pradesh has reported generation loss due to shortage of 
coal. 

(Eng/ish! 

Energy Security Through Blo Ma .. 

813. SHRt RAVICHANDRAN SIPPIPARAI: Will the 
Minister of NON-CONVENTIONAL ENERGY SOURCES 
be pleased to state: 

(a) whether the Govemment propose to formulate a 
national programme for providing "Energy security to all 
villages through Bio mass"; 

(b) if so, the details thereot; and 

(c) the time by which the programmes is likely to 
come into effect? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTIEMWAR): (a) to (c) An Outline Plan has been 
prepared by the Ministry ot Non-Conventional Energy 
Sources for creating energy security in villages using 
locally available biomass resources with participation of 

the local community and potential for employment 
generation and environment friendly sustainable 
development. To begin with. it has been decided to 
implement test projects on village energy security with a 
view to demonstrate the techno-economic parameters, test 
the implementation strategy and firm up the institutional 
arrangements. Proposals are being firmed up by the 
potential States for implementation of the test projects 
during next financial year. 

{Translation} 

814. SHRI AJIT JOGI: 
SHRI GANESH SINGH: 
DR. SATAYANARAYAN JATIYA: 

Will the Minister of NON-CONVENTIONAL ENERGY 
SOURCES be pleased to state: 

(a) the number of non-conventlonal energy sources 
power plants are working In the country at present, State-
wise; 

(b) the number of applications received for introducing 
non-conventional energy sources plants in the country 
during the year 2004-05 and the number out of them 
cleared during the period. State-wise; and 

(c) the total funds earmarked and released for the 
purpose to each State during the current financial year 
and proposed to be released during 2005-061 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTIEMWAR): (a) to (c) The State-wise details of 
cumulative grid interactive renewable power capacity 
installed, capacity addition and funds provided during 
2004-05, as on 31.12.2004 are given In Statement 
enclosed. Ucenses for getting up renewable power plants 
are not required under the Electricity Act, 2003, subject 
to certain conditions. State-wise funds are not allocated 
for setting up renewable power projects. 

Cumulative gnd interactive renewsble power instsl/ed CIIp8CIty, capscily added during 2004-05 and funds provided 
under various programmes for gna interacliV6 renewable power during 2004-05 as on 31-12-2004. 

SI.No. State/UT Cumulative Installed Capacity Addition Funds provided during 
capacity as on during 2004-05 as on 2004-05 as on 

31.12.2004 31.12.2005 31.12.2005 
(MW) (MW) (As. in crore) . 

2 3 4 5 

1 . Andhra Pradesh 563.02 67.65 4.40 

2. Arunachal Pradesh 32.68 0.00 0.00 
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2 3 4 5 

3. Assam 2.23 0.00 0.00 

4. Bihar 45.92 0.00 0.06 

5. Chhattlsgarh 25.01 7.51 0.00 

6. Goa 0.07 0.00 0.00 

7. Gujarat 243.70 18.33 0.19 

8. Haryana 69.76 2.10 0.08 

9. Himachal Pradesh 108.05 6.00 10.71 

10. Jammu and Kashmir 102.36 0.00 0.10 

11. Jhartdland 4.13 0.08 0.05 

12. Kamataka 701.34 138.85 4.21 

13. Kerala 88.37 0.00 0.00 

14. Madhya Pradeeh 77.10 7.40 0.15 

15. Maharashtra 660.24 15.25 0.97 

16. Manipur 5.45 0.00 0.00 

17. Meghalaya 30.71 0.00 0.00 

18. Mizoram 14.96 0.00 2.74 

19. Nagaland 20.47 0.00 0.67 

20. Orissa 7.40 0.00 0.00 

21. Punjab 136.18 4.00 0.14 

22. Rajasthan 295.18 84.66 0.04 

23. Sikkim 35.60 0.00 0.00 

24. Tamil Nadu 1934.12 340.92 1.79 

25. Tripura 17.01 0.00 0.00 

26. Uttar Pradesh 107.32 15.72 0.30 

27. Uttaranchal 72.50 0.00 0.11 

28. Weat Bengal 99.84 0.20 1.45 

29. Andaman and Nicobar 5.52 0.00 0.00 

30. Chandlgarh 0.00 0.00 0.00 

31. Dadra and· Nagar HaveH 0.00 0.00 0.00 
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32. Daman & Diu 0.00 

33. Delhi 0.07 

34. lakshadweep 0.65 

35. Pondicherry 0.00 

Total 5506.95 

{English} 

Micro Insurance Scheme 

815. SHRI D. VinAL RAO: Will the Minister of 
FINANCE be pleased to state: 

(a) whether Insurance Regulatory and Development 
Authority proposes to bring forward a comprehensive micro 
insurance scheme in life and non-life product for poor to 
cover all types of risks at a nominal cost; 

(b) if so, the details of the scheme and time by 
which the said scheme is likely to be launched; and 

(c) the main features of the scheme and total 
customers targeted by IRDA under this scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) to (c) 
Insurance Regulatory and Development Authority (IRDA) 
proposes to notify separate regulations on micro insurance 
for the benefit of rural population and vulnerable sections 
of the society. The regulations will define -Micro insurance 
products", "micro insurance agents" and also will address 
the issue of waiver of certain pre-requisites for licence to 
micro-insurance agents. 

SIDBI Stake In Blinks 

816. SHRI EKNATH MAHADEO GAIKWAD: 
SHRIMATI NIVEDITA MANE: 

W~I the Minister of FINANCE be pleased to state: 

(a) whether Small Industriet Development Bank of 
India (SIDBI) has submitted a proposal to the Government 
for taking a strategic stake in a bank In order to provide 
comprehensive range of services to the small and meclum 
enterprises (SMEs); 

4 5 

0.00 0.00 

0.00 0.21 

0.00 0.00 

0.00 0.00 

708.56 28.36 

(b) if so, the details In this regard; and 

(c) the action taken by the Government on the 
proposal of SIDBI? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) No, Sir. 

(b) and (c) Do not arise. 

ADB Loan for Flecal Retonns 

817. SHRI M.K. SUBBA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Asian Development Bank has 
identified Assam as the focal state for extemal aid for 
reform and agreed to extend a financial aid of 150 miHion 
US dollars for fiscal reforms; 

(b) if so, the details of the schemes laid for the 
fiscal reforms contemplated indicating the broad features 
of the reforms and cost of the scheme; and 

(c) the steps being taken for canying out the reforms 
and appropriating the aid offered? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): <a) to (c) The 
Asian Development Bank Board approved Assam 
Govemance and Public Resource Management Sector 
Development Programme loan for US $ 125 million and 
development loan for US$ 25 million on 16.12.2004. The 
Program will support reform measul'8S of state finanCes, 
fiscal govemance and reorientation of the role of the 
state in order to have (i) enhanced fiscal responsibility 
(Ii) broaden tax base and enhanced tax collection and 
non-tax revenues (iii) re8tructur~d state debt 
(iv) containment of state penSion liabltitles: (v) improved 
state budgeting; (vi) enhanced poverty-focused and growth 
oriented expenditure; (vii) PSE ~,(vIII) 'stJengthening 
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of public private partnership; ancl(ix) public administration 
review. The Programme loan is to be released in three 
tranches with conditions attached to the release of 
tranche, mutually agreed upon by Government of India, 
Government of Assam and ADB. The first tranche of 
US$ 45 million was released on 18.12.2004. The rest of 
the two tranches of US$ 45 million and US$ 35 million 
are to be released within two years after the Government 
of Assam fulfills the conditions attached to these tranche 
release. The Government of India is closely monitoring 
the fulfillment of conditions by Government of Assam. 
The development loan is to build institutional capacity of 
the public financial management institution and support 
programme implementation. 

Modernisation of Mining Sector 

818. SHRI JUAL ORAM: Will the Minister of MINES 
be pleased to state: 

(a) whether Government has a proposal to modemisel 
upgrade mining and allied activities alongwith transport of 
minerals to ports in the country; 

(b) whether any action plan has been formulated in 
the matter; 

(c) if so, the details thereof; and 

(d) the steps taken by the Government to implement 
such action plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINISTER OF STATE IN THE MINISTRY 
OF MINES (DR. DASARI NARAYANA RAO): (a) to (d) 
The Ministry of Mines is responsIble for survey and 
exploration of all minerals, other than Natural gases, 
Petroleum and Atomic minerals, for mining and metallurgy 
of Non-ferrous metals like Aluminium, Copper, Zinc, Lead, 
Gold, Nickel etc. and for administration of the Mines and 
Minerals (Development and Regulation) Act. 1957 In 
respect of all mines and minerals other than Coal, Natural 
gas and Petroleum. 

The Ministry of Mines. at present has three Public 
Sector Undertakings namely. National Aluminium Company 
Limited (NAlCO). Hindustan Copper limited (HCl). 
Mineral Exploration Corporation limited (MECL) and the 
mines a~e being operated by NAlCO and HCl. 

With regard to modernisation/upgrading of mining and 
allied activities the Panchpatmali Bauxite Mine situated at 

Damanjodi is a fully mechanised under NALCO which 
serves feed stock to the Alumina Refinery located on the 
foothills and the ore is transported through a single flight 
cable belt system. Minor modifications and upgradation 
of mining activities are being carried out on regular basis. 
The surplus alumina, meant for export is being transported 
to Vishakhapatnam, port through Railways Network. 

Rs. 125 crore has been allocated to HCL under 10th 
Plan (upto 2005-2006) for upgradation of equipment in 
the open cast copper mine at Malanjkhand and for 
procurement of new machinery and equipment in the two 
underground mines at Khetri Copper Complex in the State 
of Rajasthan. Khetri copper mine is propoaed to be 
upgraded further by construction of an alternate ore pass 
and sinking of a production shaft in Khetri Copper Mine 
atter carrying out the necessary studies on techno-
economic viability next financial year. The entire quantity 
of Copper is being used by HCL and there i8 no export 
of Copper ore by HCl. 

Taak Force for Coopel1ltlve Banking System 

819. PROF. M. RAMADASS: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Task Force set up to examIne the 
reforms required in the oooperatlve banking system has 
submitted its report; 

(b) if so, the salient recommendations made by the 
Task Force to restructure the cooperative banking system; 

(c) whether the Govemment proposes to implement 
the action plan suggested by the Task Force; and 

(d) if so, the details thereof and the time by which 
it is likely to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The Task 
Force constituted by the Government under the 
Chairmanship of Prof. A. Valdyanathan to examine the 
reforms required in the co-operative banking system has 
submitted its Report on 15th February, 2005. 

(b) The Task Force has recommended a financial 
package of Rs. 14,839 crore for the credit co-operative 
Institutions. The package covers accumulated losses, 
unpaid invoked guarantees, receivable8 from State 
Government8, return of share capital to State 
Govemmente, Human Resources Development, conduct 
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of special audits, computerization, Implementation costs 
etc. Provision of financial assistance Is linked to refonNt 
in co-operative sector. 

(c) and (d) Recommendations of the Task Force has 
been accepted by the Government in principle for 
implementation. 

Austerity Measures 

820. SHRI KIRIP CHALlHA: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Union Government has recently 
issued directives to Central Government Departments to 
adopt austerity measures; 

(b) if so, the details thereof together with details of 
annual savings the Government is likely to make; 

(c) whether the government has also devised some 
monitoring mechanism to achieve the desired level of 
savings; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) Yes, Sir. 

(b) to (d) Orders in this regard were issued vide 
Office Memorandum No. 7(5)/E. Coordl2004 dated 
24.09.2004. These orders prescribed guidelines on 
expenditure management-fiscal prudence and austerity 
which, inter-alia, include ban on the creation of posts, 
reduction in the number of sanctioned posts, restrictions 
on the filling up of vacant posts, reduction in office 
expenses, restrictions on purchase of vehicles, restrictions 
on foreign travel and on entertainment/hospitality 
expenses, mandatory 1 0% cut in the budgetary allocation 
for non-plan, non-salary expenditure. These measures are 
expected to yield savings of approldmately As. 2000 crees 
per annum. Ministries/Department are to ensure strict 
compliance of these austerity instructions. 

Performance of LIe 

821. SHRI S.K. KHARVENTHAN: Will the Minister of 
FINANCE be pteased to state: 

(a) the annual receipt of pr~mlum income of LlC 
during the last three years; 

(b) whether the premium Income of LlC during the 
current financial year fell sharply due to the presence of 
private operators in the field; 

(c) if so, the details thereof; and 

(d) the steps taken by the Government to enhance 
the premium income and to improve its services to attract 
more policy holders? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The total 
annual premium income of Life Insurance Corporation of 
India (LlC), both for Individual and Group business for 
the last 3 years is 88 uncler: 

Year 

2001-02 

2002·03 

2003-04 

Total Premium Income 
(Rs. In Crore) 

49805.93 

54602.37 

63130.66 

(b) No, Sir. 

(c) Does not ariee. 

(d) The steps taken by LlC to enhance premium 
income include launching of new products, marketing of 
Unit Linked Scheme, Individual Pension Plans and 
introduction of new growth oriented scheme of incentive 
bonus for the Development OffIcers. LlC also has taken 
a number of steps for improving services to its 
policyholders. These include capability enhancement 
programmes for sharpening marketing skills of field staff, 
computerization of all the branches and connectivity ita 
branches under Wide Area Network (WAN), premium 
collection through internet etc. 

{Translation} 

Smuggling at Borders 

822. SHRI NARENDRA KUMAR KUSHAWAHA: 
PROF. MAHADEORAO SHIWANKAR; 
SHRI MOHO. TAHIR: 
SHAI MUNSHJ RAM: 

Will the Minister of FINANCE be pleased to state: 
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(a) whether some big traders are involved in illegal 
import and export of goods along the bordering areas of 
the country as reported In the Dainik Jagaran dated 
January 06, 2005; 

(b) jlso, the details thereof indicating the names of 
the States from where these traders operate and the 
estimated amount of loss of customs duty therefrom so 
far: 

(c) whether the Government has received any 
information about involvement of income tax officials in 
thiS scam; 

(d) whether such casas from other borders of the 
country have also been reported; 

(e) if so, the number of cases of excise duty evasion 
detected from the borders in the name of import-export 
since 2003; and 

(I) the action taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Thirty one cases of fraudulent export have been 
detected at Indo-Bangladesh border since 2003. 

(e) No case of excise duty evasion has been detected 
from the borers in the name of import-export since 2003. 

(I) In each of these 31 fraudulent cases (without 
physical export of goods), departmental investigation is 
completed/under process. Director General of Foreign 
Trade has been approached for denial of DEPB licence 
and similar action has been taken by the Department for 
denial of drawback. In cases where departmental 
investigation has been completed and forgery of 
documents has been revealed, such cases have been 
referred to CBI for necessary action under IPC. 

Transfer Policy for Judges 

823. SHRI SANTOSH GANGWAR: 
SHRI PRALHAD JOSHI: 
PROF. VIJA Y KUMAR MALHOTRA: 

Will the Minister of LAW AND JUSTICE be pleased 
10 state: 

(a) whether the Govemment Is oontemplatlng to 
fonnulate a new transf.r policy for judges; 

(b) If so, whether the Standing Committee related to 
the Ministry has pleaded for the role of Govemment In 
appointment and transfer of judges; 

(c) if so, the reaction of the Govemment thereto; 

(d) whether the Government has received any 
suggestions in this regard; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a) No, 
Sir. 

(b) Yes, Sir. 

(c) Pursuant to the Supreme Court Judgment of 
October 06, 1993 read with their Advisory Opinion of 
October 28, 1998, the process of initiation of proposal 
for appointment of Judges of a High Court lies with the 
Chief Justice of that High Court. The Govemment has, 
however, been requesting the Chief Justice of the High 
Courts, Chief Ministers and the Govemors of the States, 
from time to time, to Initiate proposals for filling up of the 
present and vacancies anticipated during the next six 
months. 

(d) and (e) Do not arise. 

[English} 

PSB Affected by Tsunami DI ... tar 

824, SHRI A. SAl PRATHAP: 
SHRI KIRTI VARDHAN SINGH: 
KUNWAR JITIN PRASAD: 
SHRI S.D. MANDLII<: 

Will the Minister of FINANCE be pleased to state: 

(a) Whether some branch.s of public HCtor banks 
have been badly affected by recent Tsunami disaster; 

(b) if so, the details ther.of alongwtth the total lou 
suffered by these banks, bank-wise; 

(c) the manner in which such banks would deal with 
their customers in the absence of records; and 
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(d) the steps proposed to be taken by the 
Government for safeguarding the interest of depositors? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) According 
to the information furnished by State Bank of India, the 
convenor, State level Banker's Committee for Andaman 

& ~icobar Islands, there are 32 Public Sector Bank 
Branches in the Union Territory of Andaman & Nioobar 
Islands, of which 5 branches have been affected by the 
Tsunami disaster. 

(b) The details alongwith the total loss suffered by 
Tsunami affected branches bank-wise Is given below. 

Slale Bank of India (Hut Bay, Port Blair and BambooHat branches) 

Particulars Quantum of lo~ 

(i) 

(ii) 

Loss of building/premises (Hut Bay & Port Blair Branches) Yet to be ascertained 

Computer System at Hut Bay Branch As. 5.00 lakhs 

(iii) Office furniture/electrical installations (Hut Bay & Bambooflat Branch) Rs. 4.20 lakhs 

(iv) Stationery & other consumable (Hut Bay Branch) Rs. 2.00 lakhs 

Syndicate Bank (Campbe//bay & Long Island Branch8$) 

Loss to Building/Premises, Computer system, 
Office Furniture/Electrical installations and 
Stationery & other consumable 

(c) and (d) The State Bank of India and Syndicate 
Bank Branches had their computerized data preserved at 
alternative sits from where they were retrieved after the 
Tsunami disaster. The customers are being serviced on 
the basis of data and particulars available. The interest 
of the depOSitors has been taken care of. 

{Translation} 

Loan to SSI 

825. SHRI TUKARAM GANPAT RAO RENGE PATIL: 
SHRI V.K. THUMMAR: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the banks and financial institutions have 
extended lesser loans to the small scale units In 
comparison to the targeted amount during the year 2004-
05; 

(b) if so, the reasons therefor; and 

(c) the steps taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) It has been 

Details of loss are yet to be assessed 
by the Bank concerned. 

reported by RBI that most of the Public Sector Banks 
have achieved their target fixed for the year 2003-04. 
The figures for the year 2004-05 have not been reported 
so far 

(b) Does not arise. 

(c) The guidelines Issued by the Government/RBI to 
enhance loans to SSI Sector are given in the Statement 
enclosed. 

GuidBlinBs Issued by RBI for GI7II7Ung Loans to 551 
UniIs-Lok Sabha Unstarred OuesHon No. 825 lor 

4th MatCh, 2005 

(i) Banks to ensure that out of their total funds 
lent to SSI sector, at least 40% should be made 
available to units with investment in plant and 
machinery up to Rs. 5 lakh and Rs. 25 lakh. 
Thus 60% of the funds earmar1<ed for SSI sector 
should go to small units In ,Iny sector. 

(ii) Increase in the exemption limit for all SSI 
borrowal accounts for obtention of collateral 
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security for loans from the exi~lng Rs. 15 lakh 
to As. 25 lakh based on good track record and 
financial position of the units. 

(iii) Composite loan limit has been increased from 
As. 50 lakh to As. 1 crore as announced in the 
Mid-Term Aeview of Annual Policy Statement 
for the year 2004-05. 

(iv) Introduction of new Credit Guarantee Scheme 
for Small Industries by 51081. A collateral free 
loan up to Rs. 25 lakh is covered for guarantee 
under the scheme. 

(v) Banks have been advised to set the interest 
rate on advances keeping in view l:~Availing 

general southward movement in intt.. " ~ates. 

(vi) As per the announcement made by the Honble 
Finance Minister in the Union Budget 2003-
2004, IBA have already advised the banks to 
adopt the interest rate band of 2 percent above 
and below its prime lending rate (llR) for 
secured advances. All the public sector banks 
have advised having issued necessary 
instructions to their controlling officeslbranches 
in this regard. 

(vii) Banks have been advised to open at least one 
Specialised SSI branch in each district. 

(viii) Banks have been advised to develop schemes 
to encourage investment by SSI Units in 
technology up-gradation. Govemment have also 
introduce the scheme of Credit Linked Capital 
Subsidy for the up-gradation of the Small Scale 
Industries. 

(ix) The individual credit limit to artisans, village and 
cottage industries for reckoning under advances 
to weaker sections is incre8$8d to Rs. 50000I-
from the As. 250001-. 

(x) To make available timely credit to the sector a 
timeframe has been fixed for disposal of loan 
applications i.e. up to Rs. 25000/-within 2 weeks 
and up to Rs. 5 lakh, within 4 weeks. 

(xi) As per the Monitory and Credit Policy Statement 
2004-05, ABI has constituted a Special Group 
to formulate a mechanism for debt restructuring 
for medium enterprises. The group has submitted 
its report and the same· is under examination. 

/EngilSh} 

Incentives to Textile Sector 

826. SHAI ASAOUOOIN OWAISI: 
SHRI JASHUBHAI OHANABHAI 8ARAO: 
SHRI BAOIGA RAMAKRISHNA: 
SHAI AlOK KUMAA MEHTA: 
SHAI GIRIOHARI YAOAV: 
SHRI BRAJA KISHORE TRIPATHY: 

Will the Minister of TEXTilES be pleased to atate: 

(a) whether the textile and clothing Induatry is 
providing highest number of Jobs next to farming; 

(b) If so, whether Indian Textile makers are expecting 
to strike a big deal in world trade In textile and garments 
sectors after the dismantling of Import curbs; 

(c) if so, whether India is likely to touch a target of 
$50 million in annual textne exports by 2010; 

(d) if so, whether the Government propoae to give 
some special incentives to the textile and garment exports 
in view of lifting of barriers In this sector; 

(e) If so, the details thereof; and 

(f) the steps taken or propos.d to be taken by 
Government to improve the condition of the textile sector? 

THE MINISTER OF TEXTilES (SHAI SHANKERSINH 
VAGHELA): (a) to (c) Yes, Sir. 

(d) to (f) The steps taken by the Govemment to 
improve condition of the textile sector In view of lifting of 
barriers from 2005 are as follows: 

(Ii) To improve the productivity and quality of cotton, 
Government has launched the Technology 
Mission on Cotton (TMC). 

(iii) The Technology Upgradation Fund Scheme 
(TUFS) has been launched to facilitate the 
modernisation and upgradatlon of the textile 
industry both in the organized and In the 
unorganized sector. The Finance Minister, in his 
Budget speech 2005-06, has announced an 
aRocation of Ra. 435.00 crore for this scheme 
for financial year 2005-06. He ha. al.o 
announced introduction of a 10% GapitaJ StDidy 
Scheme for the textile processing sector. 
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(iv) The Government has also launched centrally 
sponsored schemes titled "Apparel Parks for 
Export Scheme" for setting up apparel 
manufacturing units of international standards 
and the "Textile Centre Infrastructure 
Development Scheme" for upgrading the 
infrastructure facilities at old textile centers. 

(v) The bold and imaginative fiscal duty regime 
announced in the Budget 2004-05 has provided 
a level playing field to both the organized and 
the unorganized sector; has brought down the 
cost of production and has helped in 
consolidation and expansion of capacities. These 
incentives have been further enhanced during 
the Budget 2005-06. 

(vi) The cost of textile machinery has been brought 
down by reducing the customs duty on imports. 

(vii) Government has launched a Debt Restructuring 
Scheme with the principal objective to permit 
banks to restructure high-cost debts of textile 
units. 

[Translation} 

Scheme for Handloom Industry 

827. SHRIMATI ANURADHA CHOUDHARY: 
SHRI J.M. AARON RASHID: 
DR. RAJESH MISHRA: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI MOHO. TAHIR: 
SHRI MUNSHI RAM: 
SHRI SURENDRA PRAKASH GOYAL: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the Govemment proposes to formulate 
new schemes to promote Handloom Industry in the 
country; 

(b) if so, the details thereof; 

(c) the number of persons employed in Handloom 
Industry; State-wise; 

(d) the quantum of cloth produced by Handloom 
sector during each of the last three years; 

(e) whether thd Government haS' provided any 
financial assistancelst.obsidy to ~he Handloom Industries 
during each of the last three years; and 

(f) If 80, the details thereof? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) Yes, Sir, the Government proposes a 
new scheme for integrated cluster development. 

(b) Broadly the proposed scheme aims at integrated 
development of handlooms with a cluster based approach. 

(c) As per Joint Census of Handlooms and 
Powerlooms 1995-96, there were 65.51 lakh persons 
engaged in weaving and associated activities in the 
handloom sector in the country. The State-wise details 
are given in the Statement enclosed. 

(d) The estimated cloth production in' handloom sector 
during the last three years is as under: 

SI.No. Year Production (in million Sq. Mtrs.) 

1. 

2. 

3. 

2001-02 

2002-03 

2003-04 

7585 

5980 

5518 (P) 

(e) and (f) Details of financial assistance provided by 
the Government of India to the Handloom Industry during 
each of' the last three years are given below 

Year Amount 
(Rs. in Crore) 

2001-02 116.05 

2002-03 150.83 

2003-04 185.20 

S/ste-wise Oe/s/Is of Number of Petsons Engaged in 
Wesvmg and Associated Activ11i6s 

SI.No. Name of the State 

2 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

No. of persons engaged 
in Weaving and 

associated Activities 

3 

490616 

53473 

2322268 
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4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

Wn'IMn AnswtlfS 

2 

Bihar 

Chhattisgarh 

Delhi 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manlpur 

Meghalaya' . 

Mizoram# 

Nagaland 

Orissa 

Pondicherry 

Punjab 

Rajasthan 

Slkklm 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttaranchal 

West Bengal 

Total All India 

PHALGUNA 18, 1926 (Saka) 702 

3 

110732 

28362 

6708 

25 

57936 

22810 

65099 

51847 

56975 

1nS62 

63153 

80901 

462087 

# 

# 

126228 

246782 

7369 

13160 

71915 

1228 

607675 

291761 

401362 

19322 

686254 

6551354 

[English] 

Regletndlon of 0eII1enI under VAT 

828. SHAI KIRTI VAADHAN SINGH: 
KUNWAR JITIN PRASAD: 
SHAI S.D. MANDLlK: 

Will the Minister of FINANCE be pleased to state: 

(a) whether it Is mandatory for dealers with tumover 
of over As. 5 lakh to register themselves; 

(b) if so, the details thereof; 

(c) the criteria 'for registration of dealers under VAT; 

(d) the names of the items that will be kept outside 
VAT; and 

(e) the steps taken by the Govemment so that the 
prices of goods may nol increase after the implementation 
of VAT in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) VAT 
is a State level tax reform measure. As par the decision 
of the Empowered Committee of State Finance Ministers, 
registration of dealers with gross annual tumover above 
As. 5 lakh will be compulsory under the Value Added 
Tax (VAT) regime. There will be proviSions for voluntary 
registration also. All existing dealers will be automatically 
registered under VAT Act. A new dealer will be allowed 
30 days time from the date of liability to get registered. 

(d) The goods which will be outside VAT will be 
liquor, lottery tickets, petrol, diesel, Aviation Turbine Fuel 
and other motor spirits. 

#Data not received from Meghalaya .and Mizoram. 

(e) Under the VAT regime, cascading of taxes is 
eliminated by providing input tax credit leading to lese 
tax burden, which means VAT should not lead to increase 
in prices. This is also corroborated by the intemational 
experience. Moreover, the Empowered Committee of State 
Finance Ministers has also decided that after the 
introduotlon of VAT, each State should set up a VAT 
Cell, inl9r-alla, to monitor price movements of goods. 
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[Trans/ation} 

Corruption In Handloom and Handicraft Sector 

829. SHRI BIR SINGH MAHATO: 
SHRI HARIKEWAL PRASAD: 

Will the Minister of TEXTILES be pleased to state: 

(a) whether the schemes being implemented by the 
hand loom and handicraft boards are adequately monitored 
or reviewed so that the workers/artisans get the benefits 
because of rampant corruption in this sector; 

(b) if so, the details thereof; and 

(c) the steps taken by the Govemment to tackle the 
shortcomings in this regard? 

THE MINISTER OF TEXTILES (SHRI SHANKER SINH 
VAGHELA): (a) and (b) The schemes being implemented 
for promotion and development of the handloom and 
handicraft sectors are regularly monitored at various levels 
by the field units of the Offices of the Development 
Cnmmissioner for Handlooms and Handicrafts so that the 
benefits of these schemes accrue to the handloom 
weavers and artisans. These schemes are also reviewed 
periodically through the mechanism prevailing in the State 
Governments. 

(c) Does not arise. 

White Paper on VAT 

830. SHRI KHIREN RIJIJU: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Union Govemment is contemplating 
to issue White Paper on the Value Added Tax r':AT) 
System; 

(b) if so, the details thereof; and 

(c) the time by which VAT system is likely to be 
made operative? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
The Union Govemment is not contemplating to Issue 
White Paper on Value Added Tax (VAT). ,However, the 
Empowered Committee of State Finance Ministers has 
released White Paper on VAT on 17th January, 2005. 

(c) In the meeting of the Empowered Committee of 
State Finance Ministers held on 18th June, 2004, States 
and Union Territories have arrived at broad consensus to 
introduce VAT w.e.f. 1st April, 2005. 

/English} 

Luxury Tax 

831. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the State Govemments levy lUXUry tax 
on goods which amounts to double taxation; 

(b) if so, the details of such States; 

(c) whether the State Govemments are competent to 
levy lUXUry tax on goods; and 

(d) if not, the instructions Issued by the Union 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (d) 
Luxury Tax on goods was levied by many State 
Govemments. Recently, Hon'ble Supreme Court has ruled 
that State Govemments are not competent to levy lUXUry 
tax on goods. . 

/Trans/soon} 

State Electricity Board. 

832. SHRI ADHALRAO PATIL SHIVAJIRAO: Will the 
Minister of POWER be pleased to state: 

(a) whether the Government is aware that the 
condition of State Electricity Boards is deteriorating day 
by day; 

(b) if so, the reasons therefor; 

(c) the measures taken by the Government to improve 
the condition of the State electricity Boards; 

(d) whether some concrete directions have been 
issued to the State Govemments in this regard; and 

(e) If so, the details thereof? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) to (e) As per the latest annual report of the Planning 
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CommIssIon on the working of State Electricity Boards 
the commercial losses (witl'lout subsidy) of the SEes 
increased from Rs. 4560 crore in 1992-93 to As. 26259 
crore in 2000-01 and were projected to Increase to Rs. 
33177 crore in 2001-02. This ever Increasing trend of 
commercial has been arrested. Some of the State Utilities 
have reported improved financial performance. 

Power shortages, weak financial position of the utilities 
due to high Aggregate Technical & Commercial (AT&C) 
losses and distortion in the tariH structure are major 
reasons for poor condition of utilities. 

The Government of India has initiated various steps 
to revive the poor financial health of SEBS/Power Utilities. 
The Ministry of Power has signed Memorandum of 
Understanding (MoU)lMemorandum of Agreement (MoA) 
with States on power sector reform envisaging support of 
Central Government subject to States progressing 
satisfactorily on agreed reform agenda. The Union 
Government, in order to help the State Utilities Is providing 
funds to States under Accelerated Power Development 
and Reforms Programme (APDRP) for investment in 
identified distribution areas for, inter alia, reducing technical 
iosses and improving the quality of supply and also for 
incentivising, through grants, reduction of cash losses. 
Past debts of SEBs due to Central Public Sector 
Undertakings have been securitised under tripartite 
agreements. 

Six States have been provided incentive under 
APDRP for actual reduction in losses. State-wise details 
are as under: 

SI.No. States Incentive released 
(Rs. Crores) 

1 . Andhra Pradesh 265.11 

2. Gujarat 236.38 

3. Haryana 105.49 

4. Maharashtra 137.89 

5. Rajasthan 137.71 

6. West Bengal 73.00 

Total 955.58 

{English} 

Setting up of Pension Fund Regulatory and 
Development AuthOrity 

833. SHRI BRAJA KISHORE TRIPATHY: 
SHRI PRABODH PANDA: 
SHRI BADIGA RAMAKRISHNA: 

Will the Minister of FINANCE be pleased to 8tate: 

(a) whether the Government has set up Pension Fund 
Regulatory and Development Authority (PFRDA); 

(b) If so, the details thereof alongwlth composition 
and powers enjoyed by the regulatory body; 

(c) the time by which the same would start 
functioning; 

(d) whether the Government has mapped the profile 
of the Indian Household and their Investment appetite; 
and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) The 
Pension Fund Regulatory and Development Authority 
Ordinance, 2004, promulgated on 29th December, 2l104, 
enables the Government to set up a statutory regulator 
for the pension sector called the Pension Fund Regulatory 
and Development Authority (PFRDA). The Auth0ri4' would 
have the power to register and regulate penSion funds, 
the central record keeping agency and other 
intermediaries, to impose stringent penalties for any 
violation of the law and to protect the interests of 
subscribers. The Authority would be established from the 
date of notification by Central Government. The Authority 
comprises a Chairperson and five members, with at least 
three Whole-time members. 

(d) and (e) As part of a technical assistance 
agreement, a national' survey has been conducted to, 
inter-alia, study the income, expenditure and savings 
behaviour of the Indian labour force. The report on 
the survey has yet not been submitted to the 
Govemment. 

Power GrId 

834. SHRI HEMLAL MURMU: wm the Minister of 
POWER be pleased to slate: 
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(a) whether the Govemment propose to formulate a 
scheme to inter-link all the power grids with one another 
in the country; 

(b) if so, the details thereof; 

(c) Ihe estimated expenditure likely to be incurred 
thereon; 

(d) the sources of funds proposed to be mobilized; 
and 

(e) the time by which the scheme is likely to be 
implemented? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) and (b) A plan has been chalked out for development 
of a Nalional Power Grid through integration of all the 
regional transmission systems in the country. The present 
inter-regional transmission capacity in the country is 9,500 

MW which is likely to increase to over 30,000 MW by 
2012. A list of the existing inter-regional transmission lines 
and those under construction/planned for completion by 
2012 is given in the Statement enclosed. 

(c) and (d) An investment of around Rs. 70,000 crore 
has been envisaged in the Central sector in 10th and 
11 th Plans on intra-regional and inter-regional transmission 
lines for development of the National Power Grid. The 
required funds will be mobilized through intemal resources 
of PGCIL, domestic loans and external commercial 
borrowings by PGCIL, budgetary support to PGCIL and 
investment from private sector. 

(e) Integration of regional grids is a continuing 
process. In addition to the inter-regional transmission lines 
which have been planned for completion upto 2012, more 
inter-regional and intra-regional links may be required 
depending upon the generation addition and power flow 
requirement. 

St8tMnttnt 

Exis/ingIProposBd Inter-Regional Transmission Capacity (MW) 

E •• t-North 

Dehri-Sahupuri 220 kV SIc 

Sasaram HVDC back-to-back 

Muzaffarpur-Gorakhpur 400 kV Dlc 

Palna-Balia 400 kV Dlc 

Biharshariff-Balia 400 kV Dlc 

Barh-Balla 400 kV Dlc 

North Karanpura-Balia 765 kV SIc 

132 KV inter-regional capacity 
-Rihand-Sonenagar 132 kV Ole 

Sub-total 

Existing By 2011-12 

2 

150 

500 

2000 

2000 

2000 

2000 

2000 

2250 

50 

700 10250 

Total 

3 

150 

500 

2000 

2000 

2000 

2000 

2000 

2250 

50 

10950 
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2 3 

East-Wa.t 

Budhipadar-Korba 220 kV 3 ckts. 450 450 

Rourkela-Raipur 400 kV D/c 1400 1400 

Rourkela-Raipur 400 kV Ole (2nd) 1400 1400 

Ranchi-Sipat 400 kV Dlc 1400 1400 

N' Karanpura-WR Pooling point 765 kV SIc 2250 2250 

Sub-total 1850 5050 6900 

West-North 

Vindhyaehal HVDC back-lo-back 500 500 

Auriya-Malanpur 220 KV Ole 200 200 

Gwalier-Agra 765 kV SIc 1000 1000 

Zerda-Kankroli 400 kV Ole 1000 1000 

RAPP-Nagda 400 kV D/c 1000 1000 

Gwalior-Agra 765 kV 2nd Sle 1000 1000 

Ujjain-Kota 220 kV Ole 200 200 

Sub-total 900 4000 4900 

East-South 

GalUwaka' HVDC back-te-back 500 500 

Balimela-Upper Sileru 220 kV SIc 150 150 

Talcher-Kolar HVDC bipole 2000 2000 

Augmentation of Gazuwaka HVDC Back to Back 500 500 

Upgradation of Talcher-Kolar HVDC Bipole 500 500 

Sub-total 3150 500 3650 

West-South 

Chandrapur HVDC baek-to-back 1000 1000 

Kolhapur-Belgaum 220 kV Ole 200 200 

Barsur-L. Sileru220 kV HVDC Monopole 200 200 

Ponda-Nagajhari 200 kV Ole 200 200 

Sub-total 1600 1800 



711 Wrilttm An8wsrs . MARCH 9, 2005 712 

East~North East 

Bongaigaon-Siliguri 400 kV Ole 

Birpara-Salakati 220 kV Dlc 

Transmission lines for New Projects in North 

Eastern Aegion 

SUb-total 

Total 

Scheme for Handloom Weavers 

835. SHAI RAJESH VEAMA: 
SHAI DEVIDAS PINGLE: 
SHAI KAILASH MEGHWAL: 
SHAI AAJEN GOHAIN: 
SHAI AAMDAS ATHAWALE: 
SHAI THAWAA CHAND GEHLOT: 
SHAI BAPU HAAI CHAUAE: 

Will the Minister of TEXTILES be pleased to state: 

(a) number of handloom weavers in various States 
of the country as on date; 

(b) the facilities provided by the Government to these 
handloom weavers during the last three years; 

(c) Ihe subsidy provided to handloom weavers in 
order 10 assist them to shift to the powerloom; 

(d) whether Government has formulated any scheme 
to train handloom wori<ers/artisans; 

(e) if so, the details thereof; 

(f) whether Government has conducted any study to 
explore the potential of handloom in the country; 

(g) if so, the details thereof; 

(h) whether Government is formulating any new 
scheme for the promotion of handloom sector; and 

(i) if so, the details thereof? 

THE MINISTEA OF TEXTILES (SHAI SHANKEASINH 
VAGHELA): (a) As per Joint Census of Handlooms and 

2 3 

1000 1000 

300 300 

700 700 

1300 700 2000 

9,500 == 20,500 == 30,000 

Powerlooms 1995-96 conducted by National Council of 
Applied Economic Aesearch (NCAEA), there were 65.51 
lakh persons engaged in weaving and associated activities 
in handloom sector in various States of the country. 

(b) The Govemment of India has been implementing 
following schemes for the development and welfare of 
handloom weavers in the country: 

1. Deen Dayal Hathkargha Protsahan Yojana. 

2. Marketing Promotion Programme. 

3. Mill Gate Price Scheme. 

4. Workshed-cum-Housing Scheme. 

6. Weavers Welfare Scheme. 

6. Handloom Export Scheme • 
7. Integrated Handloom Training Project 

8. Bunker Bima Yojana 

9. Scheme for reimbursement of one time rebate 
o 10% given by the handloom agencies on the 
sale of handloom cloth. 

10. Implementation of Handloom (Aeservation of 
Articles for Production) Act 1985. 

The funds released during the last three years are 
as under: 

Year 

2001·02 

2002-03 

2003-04 

(As. in crore) 

112.37 

150.38 

184.66 
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(c) The Office of the Development Commissioner for 
Handlooms is not impl8menting any scheme to provide 
subsidy to handloom weavers in order to assist them to 
shift to the powerloom. 

(d) and (e) Yes Sir. An Intagrated Handloom Training 
Project has been introduced in December 2003 in the 
handloom sector for skill up-gradation of handloom 
weavers and workers. This project enviFages 
comprehensive training and upgrading of technical & 
managerial skills of handloom weavers and workers 
providing them with superior eqUipment to enable them 
to produce and market a diver$ified range of quality 
products in keeping with current trends in the domestic 
and international markets. 

To upgrade the skill of artisans with a view to enlarge 
production base and generate employment in the 
handicrafts sector, training is imparted as one of the 
components of Baba Saheb Ambedkar Hastshilp Vlkas 
Yojana (AHVY) for integrated development of Craft Cluster 
in the country and Special Handicrafts Training Project. 
In addition, under the scheme of Training of Extension, 
training is imparted in carpet weaving and cane & bamboo 
craft through the departmental training centers. 

(f) No, Sir. 

(g) Does not arise. 

(h) and (i) Yes Sir, the Government proposes a new 
scheme for Integrated Cluster Development. 

ADB Loan 

836. SHRI RUPCHAND MURMU: Will the Minister of 
FINANCE be pleased to state: 

(a) the amount of loan taken by the Government 
from Asian Development Bank (ADS) during each of the 
last three years; 

(b) the States which have been benefited by the 
ADS loan during those years; 

(c) whether the ADS loan assistance for the coming 
four years has been finalized; and 

(d) if so, the detaUs thereof alongwith the States 
which are going to be benefited from the ADS loan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
The total amount of ADS loans to India during Calendar 
Years (CY) 2002, 2003 and 2004 was USD 1.16, 1.43 
and 1.2 billion respectively. The States in which projects 
were taken up with ADB loan financing during these years 
were West Bengal, Kerala, Assam, Madhya Pradesh, 
Chhattisgarh and Jammu and Kashmir, in addition to 
Central projects. 

(c) and (d) The Country Strategy and Programme 
Miaaion (CSP) of the Asian Development Bank finalized 
the tentative aselatance programme of the CY 2005-07. 
The loans likely to be taken up will include the States of 
Madhya Pradesh, Uttaranchal, North EaatemStates, 
Kemataka, Jammu and Kashmir, Aesam, West Sengal 
and Kerals. 

Jobs under SQSY/SQRY 

837. SHRI SANAT KUMAR MANDAL: 
SHRI SURESH PRASHAKAR PRABHU: 
SHRI SURESH CHANDEL: 
SHRI TAPIR GAO: 
SHRI G.M. SIDDESWARA: 
SHRI ALOK KUMAR MEHTA: 
DR. COl. (RETD). DHANI RAM SHANDIL: 
SHRI HARISHCHANDRA CHAVAN: 
SHRI HANS RAJ G. AHJR: 
SHRI NARAYAN CHANDRA BORKATAKV: 
SHRI Y.G. MAHAJAN: 
DR. KARAN SINGH YADAV: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) the number of projects sanctioned under different 
rural development schemes during 2004-05 and till date; 
scheme-wise and State-wise; 

(b) the total amount allocated and utlUzed therefor 
alongwith the beneficiaries; 

(c) whether the State-Govemments have requested 
the Union Govemment to 888ign jobs under SGRY and 
SGSY to labour cooperative societies; 

(d) if so, the detaUs thereof alongwlth the reaction of 
the Govemment thereto; 

(e) whether funds meant for the said schemes have 
been diverted; 
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(I) il so, the steps proposedltaken in this regard; and 

(9) the details of proposals received by the Union 
Government from different States, State-wise, year-wise 
and ;,chome-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
!iURA!. DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(~;HRIMATI SURYAKANTA PATIL): (a) and (b) The 
prolects are sanctioned under various Rural Development 
I'roqrammcs namely, Swarnjayanti Gram Swarozgar 
Yojana (SGSY), Drought Prone Areas Programme (DPAP), 
nesert Development Programme (DDP), Integrated 
0hu;lelands Development Programme (IWOP) and Total 
SnOitalion Campaign (TSC) of the Ministry of Rural 
Dl~veloprnent. Tho State-wise allocation is not done for 
tho projects under the schemes, as these are demand 
driven schemes. A statement showing number of projects 
snncllonod and funds released is enclosed. 

Ie) and (d) A request was made by Government of 
Mnharashtra for permiSSion to award works to labour 
cooperatives societies under Sampoorna Grarnin Rozgar 

Yojana (SGRY). Under the SGRY Guidelines, it is not 
permissible to award works to labOur cooperative societies. 

(e) and (f) Some complaints regarding rnisappropriatiorV 
mlssutilisation of funds including Irregularities have been 
received under the Sampoorna Gramin Rozgar Yojana 
(SGRY) for the State of Assam, Kerala, Chhattlsgarh, 
Maharashtra, Gujarat, Rajasthan, Uttar Pradesh and 
Madhya Pradesh. The complaints about irregularities have 
been received from the States of Andhra Pradesh, Bihar, 
Orissa and Uttar Pradesh. Such cases of diversion of 
Funds are immediately brought to the notice of the 
concerned State Governments for corrective measures and 
to Implement the programme as per the programme 
guidelines. The Ministry have evolved a comprehensive 
system of Monitoring and Evaluation of the implementation 
of its programmes through Monthly Progress Report, 
Review Meetings with State Ministers/State Officials, 
Utilisation Certificate & Audit Reports, intensive field 
inspections by the officials of Centre and State 
Governments, District Level Monitoring & Vigilance 
Committees and Social Audit by Gram Sabha. 

(g) The Government receive proposals under various 
programmes on a continuous basis throughout the year. 

Scheme-wise and State-wise Status of the Projects Sanclionedlfunds released during 2004-05 

(Rs. in Lakhs) 

SI.No. Name of StalelUT IWDP DPAP DDP ARWSP Special Projeds 
under SGSY 

Projects Released Projects Released Projects Released Projects Released Projects Released 
(in Nos.) ~n Nos.) (in Nos.) (in Nos.) (In Nos.) 

2 3 4 5 6 7 8 9 10 11 12 

1. Andhra Pradesh , . 10 495.00 287 3459.68 110 1609.61 0 0 3 251.26 

2. Arunachal Pradesh 0 0 0 0 0 0 0 0 0 0 

3. Assam 20 825.00 0 0 0 0 0 0 0 0 

4. Bihar 9 371.25 68 311.21 0 0 0 0 22.78 

5. Chhallisgarh 9 359.50 116 150.75 0 0 0 0 0 0 

6. Goa 0 0 0 0 0 0 0 0 ,0 0 

i. Gujaral 9 371.25 250 19a9.47 29B 4147.88 19 3680.44 182 

8. Haryana 4 123.75 0 0 118 1329.58 0 0 0 0 
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9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31, 

32. 

33. 

34. 

WntMn AntlWr!JfS 

2 

Himachal Pnldesh 

Jammu & Kashmir 

JhaMlancI 

Kamataka 

KeraIa 

Mact¥a PradeIh 

MIharasID 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Pur1ab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

UIIar Prade8h 

UIIaranchaI 

Wilt 8engII 

Andaman and Nicobar Islands 

Oadra and Nagar Haveli 

DIIM'I and DkJ 

DeMIi 

lIkahdweep 

PocIcheIlY 

Total 

3 4 

2 123.75 

4 156.75 

4 165.00 

10 412.50 

o 0 

14 495.00 

10 412.50 

o 0 

o 0 

o 0 

5 330.00 

9 371.25 

4 127.05 

9 371.25 

o 0 

10 420.96 

o 0 

13 536.25 

6 283.80 

4 114.02 

o 0 

o 0 

o 0 

o 0 

o 0 

o 0 

. 165 6865.83 
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5 6 7 8 

40 400.34 38 128.25 

66 222.75 40 135.00 

200 1065.02 o 0 

22J 1840.15 166 2078.35 

o 0 o 0 

269 5287.91 o 0 

303 2325.78 o 0 

o 0 o 0 

o 0 o 0 

o 0 o 0 

o 0 o 0 

146 914.18 o 0 

o 0 o 0 

96 1227.08 830 8458.54 

o 0 o 0 

160 1580.33 o 0 

o 0 o 0 

160 1456.69 o 0 

90 1126.49 o 0 

72 243.00 o 0 

o 0 o 0 

o 0 o 0 

o 0 o 0 

o 0 o 0 

o 0 o 0 

o 0 o 0 

2550 25010.81 1600 17885.21 

9 
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10 

o 0 

o 0 

15 150.00 

o 0 

o 0 

o 0 

o 0 

o 0 

o 0 

o 0 

o 0 

15 3mB5 

o 0 

4 424.53 

o 0 

0.00 

o 0 

o 0 

o 0 

o 0 

o 0 

o 0 

o 0 

o 0 

o 0 

o 0 

54 8032.82 

11 

o 
o 
o 

o 

o 
o 
3 

o 

o 

o 

o 

o 

o 
2 

o 
o 
o 

o 

o 

o 
o 
o 

o 

o 
o 

11 

12 

o 
o 
o 

o 

o 

o 

273.09 

o 
o 
o 

o 
o 
o 

110.27 

o 
o 

o 
o 

48.52 

o 
o 

o 

o 
o 
o 
o 

865.92 



719 Wnltsn AI78W81S MARCH 9, 2005 720 

[Trans/II/ion} 

VRS In Insurance Companies 

838. SHRIMATI KALPANA RAMESH NARHIRE: Will 
the Minister of FINANCE be pleased to state: 

(a) whether insurance companies have started a new 
Voluntary Retirement Scheme. 

(b) if so, the main purpose of the same; 

(c) the number of employees who have opted for 
VRS during last 3 years, year-wise; company-wise; 

(d) whether full payment has been made to these 
employees; 

(e) if so, the details thereof; and 

(f) if not, the time by which payments are likely to 
be made to the retired employees? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (f) The 
information is being collected and will be laid on the 
Table of the House. 

{Eng/ish} 

Assistance to Handicraft Corporations 

839. SHRI MADAN LAL SHARMA: Will the Minister 
of TEXTILES be pleased to state: 

(a) whether Government provides financial assistance 
to Handicraft Corporations and other organizations in the 
States for development of handicrafts; 

(b) if so the details of financial assistance provided 
to various States including Jammu and Kashmir during 
the last three years; 

(c) whether Government also propose to provide 
special reUef to craftsmen in Jammu and Kashmir and 
other States for thE' purpose; 

(d) if so, the details thereof; 

(e) the other measures Govemment propose to take 
for development of handicrafts in the country including 
Jammu and Kashmir; and 

(f) if so, the details thereof? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) and (b) Yes, Sir. The details of financial 
assistance provided to various implementing agencies 
State-wise, including the State of Jammu and Kashmir 
for the promotion and development of Handicrafts during 
the last three years is as per the Statement enclosed. 

(c) and (d) As per existing prOVision, TAiDAI 
Transportation charges are payable to the eligible 
draftspersons from the North Eastern Region, Andaman 
& Nicobar Islands, Lakshdweep, Laddakh region of J&K, 
KBK district of Orissa and States/UTs affected by Natural 
calamities for participation in Craft Bazars and Handicraft 
Expose. In addition, PM's special package is also being 
Implemented in J&K for Integrated development for export I 

of carpet and other handicrafts; strengthening of 
infrastructure support for promotion of handicrafts and 
revival of Kani Shawal. No other special relief is proposed 
at present. 

(e) and (f) The schemes currently under 
implementation for development and promotion of 
handicraft sector include: Baba Saheb Ambedkar Hastshllp 
Vikas Yojana (AHVY); Design & Technology Upgradation; 
Marketing & Support Services; Export Promotion; Training 
& Extension; Research and Development; Bima Yojana 
& Special Handicrafts Training Project. The other 
measures proposed include extension of Workshed and 
Credit Guarantee Schemes to rest of India besides J&K; 
introduction of 'Shilpi Swasthya Bima Yojana'. 

St._mllnl 

SI,No. 

1. 

2. 

Stste-wise, funds reltNISed to vsnous imp/el77t'nting agencies under Hllndicrah Schemes 
during the Illst thf9B }'MIS. 

State 

2 

Andhra Pradesh 

Andaman & Nicobar Island 

2001-02 

3 

116.28 

2.84 

2002-03 

4 

136.94 

0.00 

(As. in Lakhs) 

2003-04 

5 

212.04 

o 
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2 3 4 5 

3. Arunachal Pradesh 197.84 13.85 28.12 

4. Assam 133.60 212.36 267.29 

5. Bihar 82.31 11.80 9.64 

6. Delhi 516.24 10.09 22.58 

7. Goa 0.98 6.44 15.10 

8. Gujarat 84.20 759.84 1147.67 

9. Haryana 34.45 128.15 2.n 
10. Himachal Pradesh 96.05 35.42 108.8 

11. Jharkhand 62.81 40.24 57.24 

12. Jammu and Kashmir 42.04 116.32 130.9 

13. Kamataka 95.62 107.58 292.98 

14. Kerala 20.79 8.87 11.98 

15. Madhya Pradesh 138.70 32.74 72.08 

16. Maharashtra 54.68 24.68 89.28 

17. Manipur 34.55 146.88 144.07 

18. Meghalaya 4.42 56.86 124.11 

19. Mizoram 20.42 40.21 33.61 

20. Nagaland. 63.55 16.60 7.70 

21. Orissa 77.42 17.67 33.63 

22. Punjab 30.33 128.33 93.24 

23. Pondlcherry 5.89 90.43 140.5 

24. Rajasthan 48.48 20.58 44.86 

25. Sikkim 10.81 1.10 0.48 

26. Tamil Nadu 35.08 68.93 196.64 

27. Trlpura 46.60 0.00 0;00 

28. I,Jttar Pradesh 262.94 33.75 74.55 

29. Uttaranchal 50.98 32.46 39.51 

30. West Bengal 62.66 329.87 321.37 

31. Chhattisgarh . 185.18 38.75 111.63 

32. 74.88 195.86 

Total 2618.73 2742.22 4030.03 
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(Translation! 

Demand Draft on Sponsored Banks of RRBs 

840. SHRI BHUPENDRASINH SOLANKI: 
SHRI MAHESH KANODIA: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Government has issued orders to 
issue demand drafts payable at sponsored bank branches 
of Regional Rural Banks; 

(b) if so, the details thereof; 

(c) whether the Govemment proposes to take any 
step to implement the orders; and 

(d) if so the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No, Sir. 

(b) and (c) Do not arise. 

(d) Reserve Bank of India has reported that issue of 
drafts by Regional Rural Banks (ARBs) on the branches 
of their sponsor banks is an operational matter and 
. modalities for this arrangement are decided by RRBe and 
sponsor banks concerned. 

{English} 

Allocation of Coal Block 

841. SHRI BASUDEB ACHARIA: Will the Minister of 
COAL be pleased to state: 

(a) whether the Government is aWllre of huge 
requirement of coal for thermal power generating company 
to meet the demand of power to all by 2012; 

(b) if so, the details thereof; 

(c) whether the Government is considering to give 
priority of allotment of captive coal blocks of Public Sector 
Generating Company to achieve the target; 

(d) if so, the action taken/proposed to be taken by 
the Government in this regard; and 

(e) the detaHs of allotment of block made 80 far and 
details of blocks for which PSUs (Power Units) have 
applied? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINISTER OF STATE IN THE MINISTRY 
OF MINES (DR. DASARI NARAYANA RAO): (a) and (b) 
Yes, Sir. The Working Group on Coal & Lignite formed 
in the Ministry of Coal has assessed the demand for 
coal by the power sector at 469 million tones by the 
terminal year of 11th Plan (2011-12) as against an 
assessment of all India coal demand of 620 million tonne. 
The indigenous availability of coal in the country has 
been assessed at 525 million tonne thereby leaving a 
gap of 95 million tonne. 

(c) to (e) Yes, Sir. 20 coal blocks have been allocated 
to the public sector power generating companies such as 
West Bengal Power Development Corporation, Domodar 
Valley Corporation, Neyveli Lignite Corporation, Tenught 
Vidyut Nigam Limited, an undertaking of Government of 
Jharkhand, Kamataka Power Corporation Limited, Punjab 
State Electricity Board and Chhattisgarh State Electricity 
Board have been allotted coal blocks for captive mining 
for power generation. Also the National Thermal Power 
Corporation (NTPC) has been allocated a big block, 
having a geological reserve of about 1600 million tonnes 
under the government dispensation to do mining of coal. 
The coal will be used by MIs NTPCin their power plants . 
Further, MIs Gujarat electricity Board, MIs Maharashtra 
State Electricity Board, Andhra Pradesh Power generation 
Company (APGENCO) and Madhya Pradesh State 
ElectriCity Board have also expressed interest in taking 
coal blocks to sustain power generation. NTPC, DVC and 
TVNL have also sought further blocks. The blocks applied 
for include Chattibariatu, Kerandari A, B, C, Mahan, 
Radhikapur, Utkal-A, Utkal-F, Takli Jana Bellora (North) 
& (South), Machhakata East and West, Aunli, Patrapara, 
Brahmini, Amelia, Amelia (North), Bisrar, Kosar-
dongargaon, Tedicherla etc. 

Power Grid Corporation of India 

842. SHRI SUGRIB SINGH: Will the Minister of 
POWER be pleased to state: 

(a) whether the Power Grid Corporation of India has 
secured on overseas consultancy assignment from Bhutan; 

(b) if so, the terms and conditions thereof along with 
the revenue earned therefrom so far; 
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(c) the details of existing transmiesion networf( acroas 
the length and breadth of the country as on date; and 

(d) the steps taken by the Government for the 
expansion of business of Power Grid Corporation? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) Yes, Sir. Power Grid Corporation of India Ltd. (PGCIL) 
has secured a consultancy assignment valued at Rs. 
96.86 lakh from the Bhutan Power Corporation Ltd. in 
December, 2004. 

(b) Details of major terms & conditions and the 
revenue eamed so far by PGCIL in this regard are given 
in the Statement enclosed. 

(c) As on December 31, 2004, PGCIL Ie operating 
around 49,250 ckt. kms. of transmlsalon Onee at 800 kV, 
500 kV HVDC, 400 kV, 220 kV, 132 kV and 88 kV level 
along with 84 substations with a transfonnation capaclty 
of 47,621 MVA. 

(d) Government of India has planned additional 
generation capacity of 1,00,000 MW by 2012. PGCIL has 
taken up Implementation of new tranamlsaion schemel 
commensurate with generation capacity addition and 
power flow requirement. PGCIL has aIao been entrusted 
with assignments relating to distribution reforms in some 
States. PGCIL has also undertaken Implementation of IUb-
transmission, distribution and rural electriflcation on behalf 
of some State Power UtIlities. PGCIL hu ventured Into 
teleoom business through synergetic: convergence between 
transmission and telcom technologlea. 

DB/ails of major fBnns & conditions 

(1) Contract Agr .. ment: 

Contract Agreement singed with Bhutan Power Corporation Ltd. (BPC) on 24.12.2004. 

(2) Scope of Work: 

Deputation of PGCIL experts at intervals to Bhutan to provide Consultancy to BPC for conetructlon of 2201 
66 kV substation at Pasakha Industrial Estate near Phuentsholing. 

(3) Scope of Service.: 

Phase-I-Detailed engineering & Design for Substation 

Phase-U-Construction Supervision 

(4) Consultancy Fee: 

Phase-I-Detailed engineering & Design 

Phase-U-COnatruction ~upervi8ion 

Total 

(5) Schedule for completion of work: 

June, 2006 

(6) Revenue received till date: 

-Rs. 9,56,2351-

-Rs. 87,29,9561-

-Rs. 96,86,191/-

15% advance payment for Phase-I amounting to Rs. 1,38,9581-hu been received and WOft< for Phue-I hal 
just begun. 

(Trans/a/ion) 

Reserved Vacancle. In REC 

843. SHRI RAMDAS ATHAWALE: Will the Minister 
01 POWER be pleased to state: 

(a) the total number of officers and employ ... 
working in Rural Electrification Corporation .. on date 
and the number of officera and employHa appointed out 
of them during the Jaat th .... years under the ..... rvation 
quota meant for Scheduled Cutes, Scheduled Trtbes and 
OBCs; 
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(b) whether some reserved posts are stili lying vacant 
In the Corporation; and 

(c) if so, the action being taken by the Corporation 
to fill these vacancies? • 

(a) 
THE MINISTER OF POWER (SHRI P.M. SAYEEO): 

(I) Total number of officers and employees in REC 
as on 01.03.2005 is 668. 

(iI) Number of officers and employees appointed 
during the last three years under reservation 
quota vacant for SC, ST and OBCs-NIL. 

(b) Three reserved poets in Group 'A' and 2 in Group 
'0' are lying vacant in REC. 

(c) Group 'A' 

One poets each of Finance Executive Gr. I, Finance 
Executive Gr. III and Autt. Project Engineer is lying 
vacant due to diversification in the field of sanctions of 
loans. The REC is contemplating some changes in the 
qualification for recruitment to these posts 80 88 to be 
able to fill up these posts. 

Group '0' 

Recruitment process for filling up of 2 posts of Group 
'0' category has already been completed and the letter 
for verification of their character and antecedents have 
also been issued. 

NPA of 1081 

844. SHRI BRAJESH PATHAK: Will the Minister of 
FINANCE be pleased to state: 

<a) whether Indian Fis particularly lOBI had advanced 
large amount of money In various companies promoted 
by major industrial houses and it had been written off by 
declaring as Non-performing A88et8 (NPA); 

(b) If so, whether the Govemment proposes to take 
e .. entlal steps after conducting a high level enquiry or 
CSI enquiry In this regard; 

(c) If 80, the details thereof; and 

(d) If not. the ..... ons thel'8for? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) lOBI 
reports Gross NPA of Rs. 98.13 crores out of the 
aggregate outstanding dues of Rs. 13,858 crore& in 
respect of major industrial houses as on September 30, 
2004. IFCI reports NPA of Rs. 3264.71 crom out of the 
total exposure of Rs. 9147.62 crores in major Industrial 
houses as on 31.12.2004. 

(b) No, Sir. 

(c) and (d) Do not arise. 

Soter Energy 

845. SHRI CHANORABHAN SINGH: Will the Minister 
of NON-CONVENTIONAL ENERGY SOURCES be 
pleased to state: 

(a) whether any proposal regarding Implementing a 
ten-point energy action plan 'In the cities of various States 
of the country under which the solar energy based traffic 
light propose to be used, Is under the consideration of 
the union Govemment; 

(b) If so, the details thereof and the time by which 
the above work is likely to be completed; 

(c) whether the Govemm8l1t propose to make It 
mandatory to install solar water heaters on the roofs of 
newly constructed hotels, hospltala. guest houees and 
community centers etc.; 

(d) If 80, the details thereof; 

<e) whether the solar energy action plan has been 
implemented In some States; and 

(f) If 80, whether expert committee has been 
constituted in order to construct solar energy friendly 
buildings? 

THE MINISTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAL ENERGY SOURCES (SHRI VILAS 
MUTIEMWAR): (a) and (b) A National Conference on 
'Renewable Energy for Urban Areas' was organized by 
the Ministry of Non-Conventional Energy Sourceawlth a 
view to promote renewable energy use and reduce energy 
consumption inci!! '>' :.,.:.asures to encourage the 
generation of energy from municipal wastes and the use 
of solar thermal and photovoltaic technologies for variOUS 
applications in urban areas were dlscu.sed in the 
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Conference. Among other measul'88, It was suggested 
that State GovernmenhS may take up progressive 
replacement of conventional traffic signal lighting systems 
with solar assisted ~ight emitting diodes (LED) based 
syst9msin urban ateas. The Report of the Conference 
has . been circulat$d to the States for taking necessary 
action and submitting proposals in this 'regard. . 

(c) and (d) A model regulationJbuilding bylaws for 
making installation of solar assisted water heating systems 
mandatory in certain categories of buildings such as 
hotels, hospitals, guest houses, community centel'$ etc. 
has been circui~fed by the Ministry of Urban Development 
to all States for incorporation by the local bodies in their 
building byela~s. 

(e) and (f) Various Programmes for promotion of Solar 
Thermal and Solar Photovoltaic devices and systems such 
as solar water heaters, solar cookers, solar air heating 
and steam cooking syste~, solar lantems, solar home 
systems, solar street lights, SPV power plants, etc. are 
being implemented by· the Ministry otNon-Conventional 
Energy Sourcee. A Programme on SoIlr buildings is also 
being implemented to promote energy efficient and 
erwironment friendly building designs in the country: In 
the National Conference on Renewable Energy for Urban 
Areas, the State Governments were requested to 
constitute expert commfttees to examine the feaslbHIty of 
adopting solar passive designs and other measures to 
promote energ1 efficiency in govemment, eommerclal and 
institutional buiidings. 

{Eng/ish} 

Computerteatlon of Land Recorda 

846. SHRI B. VINOD KUMAR: WiD the Minister of 
AURAL DEVELOPMENT be pleased to state: 

(a) whether the Govemment has launched a Centrally 
sponsored scheme for Computerisatlon of Land Records 
(CLA) in 544 districts in the country; 

(b) if so, the number of States in which the scheme 
has been implemented; 

(c) whether several States have not yet taken up 
computerisation of their land records; 

(d) if so, the reasons therefor; 

(e) whether the Government has prescribed any 
uniform software for computerisation of land records; and 

(f) if so, the total amount sanctioned Mdepent under 
the eeheme? 

THE MINISTER OF STATE IN THE MINISTRV OF 
RURAL DEVELOPMENT (SHRI A. NARENDAA): (a) and 
(b, Ve., Sir. A Centrally sponsored scheme for 
OomPtrterisation of Land Records (CLR) wu atarted in 
the year 1988-1989 with 100% financial support from 
Govemment of India. At present, the scheme Is being 
implemented in 582 districts of 32 StatealUnion Territories 
in the country. 

(e) and (d) The scheme of Computeriaatlon of Land 
Records has not yel been taken In the State 01 ~ 
and Union Territories of Andaman & Nicobar Islandl, Diu 
and Lakshadweep as theee StatelUnion TarrltotiM have 
no proper land records. 

(e) Since the malntenanee of land records van. 
from State to State, therefore,,, Government of India h .. 
not preecribed any uniform software of the Scheme. 
However, NIC has designed and developed application 
software for computeriaation of land recorda in coneuIt8IIon 
with the State concerned as per their requirements. 

(f) Since Inception (i.e. 1988-89) of the scheme of 
Computarisatlon of Land Records, the Government cA India 
has sanctioned Rs. 341.86 cro,. and utilization reported 
by StatealUnlon Tenitories is Rs. 220.47 cro,.. 

ModamIDtlon of NTPC Power ·Planta 

847. SHAI HARIBHAU RATHOD: WIU the Minister of 
POWER be pleased to state: 

(a) whether the NT PC propoae to renovate and 
modemlze the decaying power plants 'In the country; 

(b) If so, the details thereof, State-wlae; and 

(c) the other stape taken/propoaed to be taken by 
the Govemment for the revamping power pienta In the 
country particularty in Maharuhtr'8? 

THE MINISTER OF POWER (SHRI P.M. SAVEED): 
(a) and (b) NTPC has undertaken Renovatfonand 
Modemization (R&M) activities for Ita own power pienta 
and also providing consultancy aervIcea for R&M to the 
other power plants under Accelerated Power Development 
and Reforms Programme (APDRP), which can be broadly 
categorized under three heads: 

(i) State-wise and Station-wlae details of R&M for 
power stations implemented by NTPC, 

(iI) R&M of power stations taken over from State 
Electricity Boards (SEBa) by NTPC, 

(iii) Consultancy assignments under Accelerated 
Power Development and Refol'lTl8 Programme 
(APDRP-R&M) for SEB atationa. 
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(i) State-wise and Station-wise details of R&M tor 
power stations implemented by NTPC are as 
under: 

Station State Capacity under 
R&M (MW) 

Singrauli Uttar Pradesh 2000 

Korba Chhattisgarh 2100 

Ramagundam Andhra Pradesh 2100 

Vlndhyachal Stage-I Madhya Pradesh 1260 

Farakka Stag8-1 W88t Bengal 600 

Anta Gas Rajasthan 413 

(ii) RaM undertaken by NTPC In its power stations 
acquired from SEBs, as per details given below: 

Station 

Tanda 

State 

Uttar Pradesh 

Capacity under 
R&M (MW) 

Talcher Thermal Orissa 

440 

460 

(iii) NTPC is rendertng consultancy services for R&M 
to the following stations under APDRP scheme 
of the Ministry of ·Power: 

1. Damodar Valley Corporation (DVC)'s 
Chandrapura TPS (3x14O MW + 3x120 MW), 
Jharkhand. 

2. DVC's Durgapur TPS (1x14O MW), West Bengal. 

SI.No. Name of the Unit Year of 
Station No. Commissioning 

2 3 4 

3. Gandhlnagar TPS (2x120 MW) of Gujarat 
Electricity Board, Gujarat. 

(c) Central £Iectrlcity Authority (CEA)lMinistry of 
Power in consultation with SEBaIUtIIit1e8 has identified 
106 old thermal units for revamping i.e. Ute Extenaion 
(LE) works during the 10th plan period, with a total 
capacity of about 10413 MW at an estimated cost of Rs. 
9,200 crores. After implementation of Ute Extension (LE) 
schemes, the economical operating life of the units will 
get extended by another 15-20 years and the generating 
capacity of these units is expected to increase from 10413 
MW to 10747 MW besides the overall Improvement in 
the performance of the units. Out of 106 units identified 
for LE works, 10 units of 5 thermal power stations of 
Maharashtra are planned to be completed during 10th 
Plan period, the details of these units are given in the 
Statement-I enclosed. 

In addition. 57 thermal units (14270 MW) which are 
comparatively new and are performing well. have also 
been identified tor Renovation & Modemlzation (R&M) 
WOrKS at an estimated cost of As. 9n crores to sustain 
their performance. Out of 67 units Identified for R&M wo..... 19 units of 6 thermal power statIon8 of Maharaahtra 
are planned to be completed during 10th plan period, the 
detaits are given in the Statement-I enclosed. 

A total of 62 achernes of exietlng hydroelectric power 
projects (11 in Central Sector and 51 in State Sector) 
have also been identified for Renovation during the 10th 
plan period. Out of 62 scheme. hydroelectriC power 
projects identified. 7 schemes of hydroelectric power 
projects are in Maharashtra as detailed given In the 
Statement-II enclosed. 

Present Capacity Estimated Remarks 
Rated Expected Coet (Rs. in 

Capacity after LEPI Crorea) 
(MW) RaM (MW) 

5 6 7 8 

Liftl Extsnsion Woms 

1. Nasik 1970 140 140 140 Currently 
2. 2 1971 140 140 140 NTPC is not 

involved in 
3. Par. 2 1967 58 62.5 60 Maharashtra 

4. Bhusawal 1968 58 62.5 60 
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2 3 4 5 6 7 8 

5. Koradi 1 1e74 115 120 120 

6. 2 1975 '116 120 120 

7. 3 1976 115 120 120 

8. 4 1976 115 120 120 

9. Parii 1971 30 30 30 

10. 2 1972 30 30 30 

R&MWOIb 

1. Nasik 3 1979 210 210 

2. 4 1980 210 210 48.47 

3. 5 1981 210 210 

4. Koradi 5 1978 200 200 

!'i. 6 1982 210 210 54.35 

6. 7 1983 210 210 

7, Chandrapur 1983 210 210 

8. 2 1984 210 210 
Currently 

9. 3 1985 210 210 62.21 NTPC II not 
Involved In 

10. 4 1986 210 210 Maharuhtra 

11. 5 1991 500 500 

12. 6 1992 500 500 

13. Parli 3 1980 210 210 

14. 4 1985 210 210 29.92 

15. S 1987 ::!10 210 

16. Khaperkheda 1989 210 210 8.47 

17. 2 1990 210 210 

18. Bhusawal 2 1979 210 210 24.03 

19. 3 1992 210 210 
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SlJllwMnI H 

SJ.No. Name 01 the Scheme Y_ 01 PNsenI RaMd EBIimIIed ColI 
No. Capdy (MW) (Rs. in Crores) 

RtHNWII/Ion,Mtxlsmislllion " iJprBting 

1. Tillari 1986 60 4.50 Scheme already Completed 

2. Vaitama 1976 60 7.00 

3. Koyna Dam PH 1 1980 18 20.00 

2 1981 18 

RsntMJIion " Modemiullon 
4. Shira Tail Race 1988 40 1.60 Scheme already Completed 

2 1987 40 
5. Koyna Gen. 1962 70 Scheme already Completed 

Complex ~Stage 2 1962 70 

I, II & III) 3 1963 70 

4 1963 . 70 

5 1967 80 
6 1966 80 

7 1966' 80 12.00 

8 1966 60 

9 1975 80 

10 1975 80 

11 1977 80 

12 1978 80 

6, Koya-JStage-1 & II) 1 1988 40 

2 1987 40 

1962 70 

2 1962 70 88 (Incl. 25.00 swyd) 

3 1963 70 

4 1963 70 

5 1967 60 

6 1966 80 

7 1966 80 

8 1966 80 

7. Koyna (Stage-III) 9 1975 80 

10 1975 80 
11 1977 80 25.00 

12 1978 80 
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(Translation} 

Loan to SCIST Under Self Employment Scheme 

848. SHRI AJIT JOGI: WiD the Minister of FINANCE 
be pleased to state: 

(a) whether loan is being provided to unemployed 
graduates belonging to Scheduled Castes and Scheduled 
Tribes for self-employment; and 

(b) if so, the number of youths belonging to 
Scheduled Castes/Scheduled Tribes provided loan during 
the last three years, State-wise and bank-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM>: (8) The. RBI 
has reported that loans are granted to unemployed 
graduates belonging to Scheduled Castes and Scheduled 
Tribes for self employment under various Govemment 
Sponsored Schemes. 

(b) The RBI has reported that It does not collected 
the State-wise and bank-wise data exclusively for 
unemploy8d graduates belonging to Scheduled Castes and 
Scheduled Tribes for self employment. However, the total 
number of berleficlalies belonging to SCIST categories 
under Govt. Sponsored Schemes viz. Swamlayantl Gram 
Swarozgar Yojana (SGSY), Swamjayantl Shaharl Rozger 
Yojana (SJSRY) and Prime Minister's Rozgar Yojana 
(PMRY) during the last three years as reported by RBI, 
are as under: 

SI.No. Name oIlhe Year Year Year 
Scheme 2OO1.Q2 2002.00 ~ 

1. SGSY 34,859 1.55.642 2.49.740 

2. SJSRY 15,889 18.572 17.631 

3. PMRY 31.565 32.686 34.046 

[English} 

Amendment. In the Comm' •• 'on of enquiry Act 

849. SHRI D. VITTAl RAO: Will the Minister of LAW 
ANO JUSTICE be pleased to state: 

(a) whether the Government has noticed some 
shortcomings in the Commission of Inquiry act as reported 
in the Hindu dated January 1. 2005; 

(b) If so. the steps takenlbelng taken by the 
Government to amend the Commi8slon of Inquiry Act; 

(c) whether the Government has received any 
suggestions to clear the pending CU88 in the court; and 

(d) if 80. the action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRV OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHy): (a) V ... 
Sir. 

(b) No such proposal is under examination. 

(c) and (d) The Law Commlsalon & Commltt ... Uks 
Malimath Committee have suggelted a number of 
measures for speedy diapoaal of pending caaea. The 
steps taken for speedy dispoaal Include timely MUng the 
vacancies of judges. IncreaSing the judge .trength. 
grouping of cases involving common questlonl of law. 
constitution of speciaHzed benches. organIZIng Lok Adalats 
at regular intervals. encouraging alternative modes of 
dispute resolution like neg'otlatlon. mediation .nd 
arbitration. and setting up of special tribunals like Central 
Administrative Tribunals. State Administrative Trlbun .... 
Income Tax Appellate Trlbuna/s. Family Courts. Labour 
Courts etc. 

Taking Over of Swedeahl Cotton Textile Min. 
850. PROF. M. RAMAOASS: Will the Minister of 

TEXTilES be pleased to atate: 

(a) the steps taken by the Government to take over 
Swadeahi Cotton Textile MIU In Pondicherry; 

(b) whether there Is a proposal to take over Barathl 
Cotton Mill and merge with Swade&hl Cotton Mill and the 
Pondicherry Textile Corporation; 

(c) if so, the details thereof; and 

(d) the time by which this merger will take place? 

THE MINISTER OF TEXTILES. (SHRI SHANKERSINH 
VAGHELA): (a) to (c) The Govemment of Pondicherry 
proposes to take over the Swadeshl Cotton Milia and the 
Bharathi Cotton Mills in Pondlcherry, preeently under the 
management of National Textile Corporation IUbject to 
approval by Competent AuthorIty, 

(d) It is proposed to transfer theae mille to 
Government of Pondlcherry with effect from let April. 
2005. 
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Minerai IIued Induetry 

851. SHRI JUAL ORAM: Will the Minister of MINES 
be pleased to state: 

(a) whether Govemment has a proposal to set up 
some mineral based industries in the country; 

(b) If so, the places indentlfied for the establishment 
of such units; and 

(c) the separate brake up of public, private and jOint 
sector companies among them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL AND MINISTER OF STATE IN THE MINISTRY 
OF MI"lES (DR. DASARI NARAYANA RAO): (8) At 
preaent no proposal for setting up mineral based industries 
is under consideration of the Ministry of Mines. 

(b) and (c) In view of (a) above, do not arise. 

Heahh Insurance 

852. SHRI S.K. KHARVENTHAN: 
SHRI CHANDRAKANT KHAIRE: 
SHRI KULDEEP BISHNOI: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the percentage of persons covered by 
health insurance is less than 50% in the country 

(b) if so, the details thereof along with the number 
of persons benefited so far, State-wise; 

(c) the names of diseases included under the HeaHh 
Insurance Scheme; 

(d) whether Delhi High Court has also given their 
verdict in regard to medical Insurance and Joint Insurance 
Policies; 

(e) if so, the details thereof; and 

(f) the steps taken by the Govemment to bring more 
people under health insurance in the country? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
FINANCE (SHAI S.S. PALANIMANICKAM): (a) and (b) 
Insurance Aegulatory and Development Authority (IADA) 
has informed that the percentage of people currently 
covered under health insurance in the country is around 
1.5%. State-wise information is not maintained by IRDA. 

(c) Standard Mediclaim Policy which is the main 
health insurance product in India, generally covers 
hospftallsatlon treatment of all cltseases except those 
existing before inception or contracted during the first 30 
days of inception of the cover. 

(d) and (e) In the CWP No. 286612002 pending in 
the Hon'ble High Court between Social Jurists (a lawyers 
group) Vs. Govemment of NCT of Deihl and others on 
the issue of failure of compliance of conditions of free 
treatment by private hospitals to whom land was allotted 
at concessional rates, the Hon'ble Delhi High Court has 
ordered that, in the Interim period, land owning agencies 
should ensure compliance with the free treatment 
conditions. 

(f) Apart from conventional Medlclaim Policy which 
caters to the heaHh insurance needs of middle class and 
richer sections of the society, Govemment has been 
implementing Universal Health Insurance Scheme under 
which BPL families are extended health insurance 
coverage with subsidised annual premium of As. 1651-for 
individual, As. 248/-for a family of five and As. 330/-for 
a family of seven. Another, health insurance scheme has 
been introduced for the members of SeH-help Groups 
and Credit Linked Groups who are extended insurance 
coverage of As. 10,000l-for a premium of Rs. 1201-per 
person per annum. 

FII Investment 

853. SHAI ASADUDDIN OWAISI: Will the Minister of 
FINANCE be pleased to state: 

(a) whether due to the dollar regaining strength and 
hardening of US interest rates, there is a possibility of 
slowing down of Fit Investment in early 2005 as reported 
in the TimtIs of India dated January 27, 2005 under 
caption "F" money will slow down in early 2005: CEOs."; 

(b) If 80, whether the Govemment has assessed the 
Fit investment in the first quarter of 2005; 

(c) If 80 the details thereof; 

(d) whether some factors like inflation, high interest 
ratas, rising crude oil prices and high fiscal deficit are 
responsible for slow down in FII investment; and 

(e) if so, the steps taken or being taken by 
Govemment to ensure that FII in~tment is kept intact 
during the year 2oo5? 
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.THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHAI S.S. PALANIMANICKAM): (a) to (c) The 
Securities and Exchange Board of India (SEel) has 
informed that as per the data available, during the first 
quarter of 2005, the FU investments till Feoruary 28"; 2005 
itself is Rs. 8892 crores (USD 2026 mUliens) compared 
to Rs. 6642 erore., (USD 1436 mllHon) for the same 
period in the previous year. The inflow trends during the 
period do not indicate the slow down mentioned in the 
news article referred to in the question. 

(d) and (e) In view of rep/y to (a) to (c) above, do 
not arise. 

(Trans/ation} 

Under Utlllzlltton of Fund. 

854. SHRIMATI ANURADHA CHOUDHARY: 
SHAI MUNSHI RAM: 

Will the Minister of POWER be pleased to state: 

(a) whether the Governrnent has not utilized the full 
amount allocated by the Planning Commission for the 
energy sector for the current financial year; 

(b) if so. the reasons therefor; 

(c) whether the Government has completed the work 
on all the projects announced during 2003-04; and 

(d) if so, the reasons for not carrying out the work 
of power projects in a time bound manner? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) and (b) The utilization of budgetary allocation of 
Ministry of Power Is expected to be Rs. 14,681 crores 
out of Rs. 15,630 crores which comprises of Gross 
Budgetary Support (GBS) as well as and Intemal & Extra 
Budgetary Resources (IEBR). This is nearly 94% of the 
budgeted allocation for the Ministry of Power. The reason 
for reduced utilization is non-approval of projects/schemes 
of Power Grid Corporation of India Ltd. (PGCIL), National 
Hydroelectric Power Corporation (NHPC), North Eastern 
Electric Power Corporation (NEEPCO) and Central 
Electricity Authority (CEA). 

(c) and (d) The target for capacity addition of power 
projects during the year 2003-04 was 5202.3 MW. Projects 
totaling to 3951 .02 MW were commissioned. The main 
reason for shortfall in achievement of the target is delay 

in cornml8SlOMlg of twlj large Hydro projects namely 
DuIhuti Hydro Electric Project (HEP) In Jammu & KashmIr 
and Tehri HEP in Uttaranchal. While the delay in the 
case of Dulhasti HEP is on account of extreme working 
conditions arising out of the law and order problems, 
Tehri HEP was delayed due to complex technlcallssuea. 

TeM Oem project 

855. SHRI KHIREN RIJIJU: 
SHRI CHANDftA MANI TRIPATHI: 

Will the Minister of POWER be pleased to state: 

(a) whether financial burden on the Government Is 
increasing due to non-completlon of work on Tehri Dam 
in time; 

(b) if so, the details thereof; 

(c) the time by when the work on Tehri Dam Project 
is expected to be completed; and 

(d) the power likely to be generated from this project 
along with details of Its beneficiary States? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a)· and (b) The estimated cost of TeM Dam & HPP 
Stage-I (1000 MW) including essential works of Tehri PSP 
has Increased from Rs. 2963.68 crore (at Maroh, 1993 
Price Level) to Rs. 6621.32 crore (at March, 2003 Price 
Level). 

(c) The project works are at an advanced stage of 
completion and all the four units of 250 MW each are 
likely to be commissioned progressively from February, 
2006 onwards. 

(d) All the States of Northern Region namely Haryana, 
Himachal Pradesh, Jammu & Kashmir, Punjab, Rajasthan, 
Uttar Pradesh, Uttaranchal, NCT of DeIhl and the Union 
Territory of Chandigarh are expected to be beneficlariea 
of the 1000 MW power generated from. Stage-I of this 
project. 

/Eng/i$h} 

Foreign A .... tance In Textile Sector 

856. SHRI ANANDRAO VITHOBA AOSUL: WID the 
Minister of TEXTILES be pleased to state:· 
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(a) whether the Government propose. foreign 
investments/assistance in textile sector after the scraping 
of import qu()ta; 

(b) if so, the details thereof including names of the 
countries; 

(c) the names of the competing countries in Textile 
sector; 

(d) the strategy by which the Government proposes 
to protect the textile sector keeping in view of tough 
competition in international market; and 

(e) if so, the details thtIreof? 

THE MINISTER OF TEXTILES (SHRI SHANKERSINH 
VAGHELA): (a) and (b) Foreign Direct Investment (FDI) 
is already permitted through automatic route in textile 
sector. Considering the intrinsic strength of the textile 
industry in terms of large multi-fibre raw material base, 
availability of abundant low cost skilled work force and 
presence across the entire value chain of the textiles 
and apparel industry. the foreign companieslindividuals 
are expected to invest more in the textile industry In 
quota free regime. 

(c) The major competitor countries of India In the 
global textile market are China, Pakistan, Sri Lanka, 
Ban~ladesh, Turkey, South Korea, Hong Kong 811d BrazIl. 

(d) and (e) Govemment has been taking a number 
of steps from time to time to strengthen the Indian textile 
industry to meet the emerging global competition. Some 
of the important Initiatives taken are: 

(i) The Technology Upgradatlon Fund Scheme 
(TUFS) has been made operational from 
1-4-1999 to facilitate the modernisation and 
upgradation Of the sector. 

(Ii) The imports of specified textiles and garment 
machinery items has been allowed at 
concessional rate of customs duty to encourage 
investments and to make our textile products 
competitive in the global market. The cost of 
machinery has also been reduced through fiecaI 
policy measures. 

(iii) To improve the productivity and quality of cotton, 
Govemment has launched Technology Mis8ion 
on Cotton (TMC). The mtseton comprilee four 

mlnl·mil.lons, which are being Jointly 
Implemented by the M~ of AgrIculture and 
Mlniltry of Textllel. One of the Important 
Ingredienta of the MfIalon Is to cotton proceesing 
facilitiel by upgracflnWmodemlzing the existing 
ginning and pl'8l8lng facllittes and setting up of 
new market yardlllmprovement of existing market 
yards. 

(iv) The Government has launohed a centrally 
sponsored scheme titled "Apparel Park for Export 
Schemew for imparting focuaed thrust for setting 
up of apparel manufacturing units of international 
standards at potential growth centres to give flHIp 
to exports. 

(v) For upgrading infrastructure facllttles at Important 
textile centres, a scheme titled "Textile Centre 
Infrastructure Development Scheme" (TCIOS) has 
been launched. 

(vi) The fiscal duty structure has been generally 
rationalised to achieve growth and maximum 
value addition. Except for mandatory excise duty 
on polyester filament yam, synthetic and artificial 
fibres and synthetic and artifici8f filament yams. 
the whole value addition chain including cotton 
textile and cotton clothing items have bean given 
excise exemption option. Additional Excise Duty 
on Textiles & Textile Articles (AT&T) and 
Additional Excise Duty (Goods of Special 
Importance) Act have been abolished. 

(viI) The Government has de-reserved the woven 
segment of readymade garment from the SSI 
sector. It has also raised the 551 investment 
limit for knitted segment to Rs. 5 Cr0r8S. In the 
Union Budget 2005-06, an announcement has 
been made for de-reservatlon of 30 hosiery items 
from the SSI. 

(viII) National Institute for Fashion Technology (NIFT), 
Its six branches and Apparel Training & Design 
Centres (ATDCs) are running various coursesl 
programmes to meet· skilled manpower 
requirements of textile Industry especially apparel 
In the field of design, merchandising and 
marketing. 

(be) FaclHtie8 by way of eco-testing Iaboratoriea have 
beNtn created to enable exporters to get the 
garmentsltextlles pre-tested *or conforming to the 
requtrements of Importing countriel. 
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Gro.. Tax Collection In 2CJ04.05 

857. SHRI ADHALRAO PATIL SHIVAJIRAO: Will the 
Minister of FINANCE be pleased to state: 

(a) the details of the gross tax collection in the first 
three quarters and the last quarter of 2004-05 as against 
the target fixed by the Government in this regard; 

(b) whether the tax collection during the said p'riod 
has recorded increase as compared to corresponding 
quarters of the previous year; 

Customs 

Excise' 

Service Tax 

Corporation Tax 

Income Tax 

BE 2004-05 

54250 

108500 

14160 

88436 

50929 

RE 2004-05 
05 

56250 

100000 

1.150 

83000 

50929 

'Excluding cess administered by other departmenla. 

(b) and (c) The details of revenue collected in 2004-
05 (upto December 2004) in respect of Customs. Central 
Excise, Service Tax, Corporation Tax and Income Tax 

Cus.toms 

Excise' 

Servicei iax 

Corporation T8)( 

Income Tax 

Revenue ~Iected during Apri~ 
December, 2004 (Prov.) 

41207 

68504 

8332 

.9868 

30145 

'Excluding cess administered by other departments. 

(c) if so, the detalla In this regard; and 

(d) the stape taken by the Govemment to achieve 
the targets fixed for tax collection in Mure? 

THE MINISTER OF STATE IN THE MINfSTRY OF 
FINANCE (SHRI S.S. PALANIMAN1CKAM): (a> The detaIIa 
of revenue collection for the period from April-December 
2004 in respect of Customs, Central ExciH. Service Tax. 
Corporation Tax and Income Tax via-.~vi8 the BE and 
RE fixed for the year 2004-05 Is as uncler: 

Revenue 
rullzed during 

AprIl-Dec.. 2004 
\ (Prov.) 

41207 

68504 

8332 

49868 

30145 

% of BE 
actUeved 

75.96 

63.14 

58.88 

58.38 

59.19 

(R •. in c,...) 

% of RE 
achieved 

73.28 

88.50 

68.88 

80.08 

59.19 

via-a-via the revenue collected during the corresponding 
quarters of the previous year 18 .. under: 

Revenue collected 
.during April-

December, 2003 
(Prov.) 

38300 

63616 

5084 

38100 

28171 

(RI. In croree) 

% Growth over previouI 
year 

13.52 

7.88 

83.89 

30.88 

15.18 
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(d) The Government has constituted Task Forces to 
develop and implement multi-pronged strategy for effecting 
substantial recovery from arrears ·of direct and Indirect 
taxes. 

So far as direct taxes are concerned, the steps taken 
to augment direct tax collections so as to achieve the 
targets fixed include monitoring of advance tax payments 
in respect of top taxpayers, emp~asis on collection out 
of arrears of taxes and monitoring of the cases of top 
defaulters. computerization of the Departmental business 
processes and databases for linking of information and 
reporting of high value transactions, increased efforts for 
widening of the tax base, etc. 

So far as indirect taxes are concerned, a number of 
steps have been taken to reaHze greater revenue which 
include rationalization of tariff structure, review and 
withdrawal of tax exemptions, wherever necessary, 
plugging leakage of revenue through anti-smuggling and 
anti evasion measures, monitoring and disseminating 
international prices of imported commodities, simp/Hication 
of tax collection procedures to improve tax compliance, 
etc. 

{Translation} 

Amendment In the Representation of Peopla Act 

858. SHRI HEMLAL MURMU: 
SHRIMATI PRATIBHA SINGH: 

Will the Minister of LAW AND JUSTICE be pleased 
to state: 

(a) whether the Government Is contemplating to 
formulate a policy to introduce comprehensive changes 
in the Representation of People's Act in view of the 
corruption prevailing in politics and incre_lag trend of 
crlminalization of politics; 

(b) whether the Government propose to prepare code 
of conduct for the elected people's representatives; 

(c) if so. the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a) to 
(d) The process of reforms/changes of electoral Iaw8 and 
other related matters is a continuous and ongoing proce88 

and can be carried out only through conaen8Us among 
political parties. Since it is a long drawn proc8l8, It is 
not possible to Indicate any tlmeframe. 

[English} 

'Ilue of PAN Card. 

859. SHRI RAJESH VARMA: Will the Minister of 
FINANCE be pleased to state: 

(a) the number of PAN cards Issued In the country 
as on date especially in Uttar Pradesh; 

(b) whether acquiring and possession of PAN carda 
become a problem for small Income groups; 

(c) if so, the reasons therefor; and 

<d) the steps taken to reduce the harassment meted 
out to small Income groups? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): <a) The 
number of PAN carda issued In the country as on date 
is 3,73,00,171 including 31,44,688 cards in respect of 
Uttar Pradesh. 

(b) to (d) A number of steps have been taken to 
facilitate the process of obtaining PAN Cards by small 
income groups. The Income Tax Department has 
outsourced a part of the activities of UTI Investor Services 
Ltd. <UTIISL) and National Securities Depository Ltd. 
(NSDL). Application forms for PAN can now be obtained 
from the 1343 PAN collection centres of UTIISL and NSDL 
and can also be downloaded from the websltes of the 
Income Tax Department, UTIISL and NSDL. Besides, 
facilities for filling PAN application on internet have been 
provided under Tatkal Scheme. If PAN application Is made 
on internet and processing fee is paid through a credit 
card, PAN is communicated through .mall In 5 wortclng 
days. Even in case of Paper applications, PAN card Is 
normally dispatched in 15 working days. 

Both UTIISL and NSDL have set up grievance 
reclre.sal mechanisms. Income Tax Department has also 
set up a PAN complaint resolution mechanism through a 
call centre called "Aayakar Sampark Kendra" where the 
PAN applicants can make telephonic enquiries to know 
the current status of their PAN applications. 
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VAT 

860. SHRI SANAT KUMAR MANDAL: 
SHRI MITRASEN YADAV: 
SHRI NAVJOT SINGH SIDHU: 
SHRI P. KARUNAKARAN: 

WHI the Minister of ANANCE be pleased to 8tate: 

(a) the extent of benefit that could accrue to 
consumers as well as traders once Value Added Tax 
(VAT) is implemented in the country; 

(b) whether there are protests from State 
Govemments and commercial establishments; 

(c) if so, the details thereof alongwith reaction of the 
Union Govemment; 

(d) whether compensation In this regard is restricted 
to complying States only; 

(e) the details of States that have so far opted for 
VAT; and 

(f) the details of items covered under VAT system? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) VAT Is a 
Simple, transparent, multi-stage tax with input tax credit 

,which eliminates cascading of taxes. This means less tax 
burden leading to decreases in prices of commodities. 
Moreover, under the VAT 8ystem, many other State level 
taxes/levies such an tum-over tax, additional tum-over 
tax, special additional tax etc., would be subsumed In 
VAT. Hence, instead of multiplicity of taxes, there would 
only be a single tax. In addition, under VAT the 
procedures would be simplified and dealers can avan of 
the facility of self-asse8sment. 

(b) and (c) There are some protests from the trading 
community regarding increased tax burden, Increued 
record keeping, very stringent penal provlelona etc. The 
Empowered Committee of State Finance Ministers has 
started a publicity campaign to educate the traders about 
VAT and dispel their miagivings. 

(d) Yes, Sir. 

(e) In the meeting of the Empowered CommIttH of 
States Finance Ministers held on 18th June, 2004, States 
and Union Territories have arrived at broad consensus to 
introduce VAT w.e.f 1st April, 2005. 

(f) Under the VAT ayatem, about 560 goods aha. be 
covered and there will be only two bulc VAT rattle of 
4% and 12.5% plus a specific category of tax exempted 
goods and a special VAT rate of 1 %. Under the exempted 
category, there will be about 46 commodities comprising 
natural and unprooeued proctucta In unorganized aector. 
Under 4% VAT rate category, there wfII be about 270 
goodIcompriaing Items of baak: nece88Itiee. and declared 
goods. Gold, sliver, bullion, precious atones etc., shan be 
taxed under 1% VAT rate category. The remaining 
commodities shall attract 12.5% rate of VAT. 

{TmnsI611onJ 

Harlyall YoJa.,. 

861. SHRIMATI KALPANA RAMESH NARHIRE: 
SHRI NIKHIL KUMAR CHOUDHARY: 
SHRI RAOSAHEB DANVE PATIL: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the Union Government hu sanctioned 
Watershed Development Projecta for eome dlatrid8 of 
Bihar In the year 2003-04 under the Hariyall Yojana; 

(b) if 80, the details thereof; 

(c) the agency appointed/proposed to be appointed 
to execute the said scheme; 

(d) the details of the action taken eo far by the 
Government for the sUCC8esful implementation of these 
projects; and 

(e) the role of Gram Pradhan under the said scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI A. NARENDRA): <a) and 
(b) During the year 2003-2004, nine IWDP projects to 
the di8trict8 of Saran, Purnea, Kishanganj, Valehall, SIwan, 
Darbhanga, Gaya, Munger & Nalande were sanctioned 
for development of 45000 hectares of wastelands at a 
total cost of Rs. 27.00 cror&s. An amount of As. 371.25 
lakh was released as first Instalment of Central share 
towards the implementation of these projects. 

Under DPAP 60 projects were sanctioned. Out of 
which, 10 projects in Bhabua, 14 projects in Jamui, 8 
project in Madhubeni, 18 projecIa In Nawadah, 4 projecta 
In Rohtas & 8 proJects In Sltamarhl were 88nctloned for 
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30,000 hectares of wastelands at a total c:ost of Rs . 
.. 18.00 crores. An amount of Rs. 202.50 Iakh was retaaaed 
a6 Central share towards the implementation of these 
projects. 

(c) An Intermediate Panchayat may be the Project 
Implementing Agency (PIA) for all the projects sanctioned 
to a particular· BlocklTaluka. In case, these Panchayats 
are not adequately empowered, then the Zilla Pariehacll 
DRDA may appoint a suitable Line Department like 
Agriculture •. ForestrylSocial Forestry, SoH Conservation etc. 
as PIA. 

(d) The State Government has arranged various 
watershed training programmes for Panchayat Raj 
Institutions (PRls) for different Zones of the State in 
consultation with the National Institute of Rural 
Development and various other linked State Institutes. 
On the initiative of the Government of India, State 
Government in November. 2004 organized two days work 
shop for the representatives of ORDAs and Project 
Implementing Agencies. 

(e) At the field level, the Gram Panchayats shall 
implement the projects under the overaU supervision and 
guidance of PIAs. 

As on 31 -3-2002 

Total Amount of Deposits 2'048.46 

[English} 

Power Generation 

863. SHRI SUGRIB SJNGH: Win theMlniater of 
POWER be pleased to state: 

(a) whether power generation in the country during 
the last six months has decreaseda. compared to 
corresponding period during last year; 

(b) if so, the total power generated in each State 
during the said period from various types of power 
projects/plants; 

(c) whether the Inadequate supply of coal in one of 
the major tactor for 1866 power generation in the country; 
and 

AeglONd Aural B.nks 

862. SHRI BHUPENDRASINH SOLANKI: 
SHRI MAHESH KANODIA: 
SHRI SURESH CHANOEL: 

Will the Minister of FINANCE be pleased to state: 

(8) the total deposits in the Regional Rural Banks in 
the country as on March 31, 2004; 

(b) the total funds disbursed as loan and the manner 
in which the balance amount are being utilized; and 

(c) the total amount deposited In sponsoring banks 
during the last three years and the manner In which 
these funds are being util~ed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) 
National Bank for Agriculture & Rural Development 
(NABARD) has reported that the total deposits of Regional 
Rural Banks (RRBs) are R8. 56350.00 crore and the 
funds disbursed as loan are RI. 15579 crore as on 31st 
March 2004. NABARD has further reported that the 
balance amount has been kept by the RRBs as balance 
with Revenue Bank of India by way of Cash Reserve 
Ratio (CRR), deposits with sponsor banks/other banks 
and investment in SLRlNon SLR securities. The amount 
kept as deposits by the RRBs with the sponsor banks! 
other banks during the last three years is as under. 

(Rs. Crore) 

As on 31-3-2003 As on 31-3-2004 

15729.09 14832.n 

(d) if so, the steps taken by the Govemment In this 
regard? 

THE MINISTER OF POWER (SHRI P.M. SAYEED): 
(a) No, sir. The total electricity ,generation in the country 
during the last 6 months i.e. August 04' to January OS' 
has increased by 4.8% as compared to the corresponding 
period of last year, 

(b) Does not arise, in view of the above. 

(c) Inadequate supply of coal has been a reason for 
less generation from coal based power stations. 
Generation lose of 1451.16 MU has been reported during 
the last six month8 i.e. August 04' to January 06'. 

(d) The following steps are being taken to overcome 
the shortage of coal to the thermal power stations: 
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(;) The Infrastl'\JCllUre ConatraInta CommlUee, headed 
by SecrBtary (Co-ordination), cabinet SecnUriat, 
reviews monthly the coal supply to the thermal 
power statione in the country. 

(ii) A Sub-group (constituted) by the Infrastructure 
Constraints Committee) headed by the Joint 
Secretary (Coat), Mini8try of Coal and members 
from the Ministry of Power, Central Electricity 
Authority, Ministry of Railways and Coal 1ndia 
Limited reviews and take corrective measures 
to ensure smooth supply of coal to thermal 
power stations. 

(iii) Import of coal by certain power stations. 

(iv) According to Ministry of Coal, Coal India Limited 
has revised its overall coal production target from 
existing '314 million tonnes to 331 million tonnes 
and for power sector from 240 million tonnes to 
248 million tonnes for the current year 2004-05. 

[Translation) 

Energy from Wa •• e 

864, SHRI BRAJESH PATHAK: Will the Minister of 
NON-CONVENTIONAL ENERGY SOURCES be pIeued 
to state: 

(a) the number of the energy projects set up In Utter 
Pradesh with assistance of the Union Govemment for 
generation of energy from waste and the wind; 

(b) the quantum of ~mergy generated by these 
projects at present; 

(c) whether the potential for generation of energy 
through waste and the wind has been explored in Uttar 
Pradesh; 

(d) if so, the details thereof; and 

(e) the amo..,nt of assistance provided to each State 
for generation of energy through waste and the wind 
during the last two years? 

THE MINJSTER OF STATE OF THE MINISTRY OF 
NON-CONVENTIONAl ENERGY SOURCES (SHAI VILAS 
MUTTEMWAA): <a) Three projects aggregating to 8 MW 

capacity ha .... been eetup In unar PradeIh· for generation 
of power from UIban and InduItriaI WMte8. No wind power 
projects have 80 far been set up in the State. 

(b) about 1.5 million units of electrtcity are being 
generated per month from the three projects In the State. 

(c) and (d) The potential for generation of power 
from urban wastes in Uttar Pradesh Ia estimated to be 
about 176 MW. Preliminary wind assessment studies have 
not revealed any potential for wind power In the State. 

(e) Waste-wtae .. tatanee provided for veneration of 
energy through waste and wind during the last two years 
Is given In the Statement encIoeed: 

SlshJ-wi6tI AssisI8nctl ProvKi«l lor Gtlntnlion 01 
EI1SITlY from WM19 ,. WInd Dutlng 2002-03 

M1d 2OO.'!J-(N 

(Rupeea in lakh) 

SI.No, tWne of the Stale Wild EnIIvY Energy from W .... 

1. Andhra Pradesh 105.00 251.13 

2. Delhi 33.09 

3. Gujarst 4.66 

4. Jharkhand 5.45 

5. Kamataka 620.94 

6. Maharaahtra 284.60 

7. Tamil Nadu 66.35 

8. Uttar Pradesh 829.n 
9. Weat Bengal 156.48 

[English) 

I.T. Payee In Maharalhtra 

865. SHRI HARIBHAU RATHOD: Will the Minister of 
FINANCE be pleased to state: 

(a) the number of income tax payee in Maharaahtra; 

(b) the number of peraOl18 applied and received PAN 
from the various Income Tax 0ffIc:es in Maharaahtra; 
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(c) whether the Income Tax Act provides for interest 
to the tax payees for delayed refunds; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) The 
number of assessees in Maharashtra as on 31st March, 
2004 was 51.57 lakhs. 

(b) Total number of PAN allotted in Maharashtra as 
on 31st January 2005 is 71.14 lakhs. PAN applications 
can be filed for any jurisdiction anywhere In India Including 
over the internet from anywhere in World. Therefore, the 
data of the number of PAN applicants for a particular 
state is not available. 

(c) Yes, Sir. 

(d) Income Tax Act provides for interest to the tax 
payer for delayed refund under Section 244A. The present 
rate of interest is 6% per annum. 

"World Bank Aid to Tsunami Hit Areas" 

666. SHRI S.K. KHARVENTHAN: 
SHRI P. KARUNAKARAN: 
SHRI BACHI SINGH RAWAT "BACHDAw: 

SHRI RUPCHAND MURMU: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the World Bank team visited the Tsunami 
affected States in the country; 

(b) if so, whether any talks were held by the World 
Bank with Central and State Governments on the issue; 

(c) if so, the details thereof and whether any report 
has been presented by the World Bank team in this 
regard; 

(d) whether the World Bank and other FFls have 
agreed to provide any financial assistance to Indian 
Government in the form of soft loan to recover from the 
damages due to Tsunami; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANI~KAM): (a) and (b) 
Yes, Sir. 

(c) to (e) A Joint Aeee88mant MI88Ion of the World 
Bank, the Asian Development Bank (ADB) and the United 
Nations Development Programme (UNDP) had visited the 
affected states of Andhra Pradesh, Ker. and Tamil 
Nadu, and the Union Territory of Pondlcherry during Feb. 
1-15, 2005 to define the quantum of ~ance required 
for post Tsunami reconstruction activities from the World 
Bank, the ADB and the UNDP. International Fund for 
Agricultural Development (IFAD) has also confirmed its 
wiHingness to provide assistance towards rehabilitation of 
Tsunami affected communities. 

Proposals under Housing Schemes 

867. SHRI ASADUDDIN OWAISI: 
SHRI BALASAHEB VIKHE PATIL: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) the number of proposals received by the Union 
Government In regard to innovative Housing Schemes 
from the State Government alongwlth the details thereof, 
State-wise and district-wise indicating the position in this 
regard as on date; 

(b) the number of proposals cleared, under 
consideration and funds released for these proposals to 
the State Governments, State-wise; 

(c) whether the public representatives have been 
Involved In monitoring and Implementation of these 
projects; 

(d) if so, the details thereof; 

(e) the number of proposals pending or under process 
with the Union Government in regard to Andhra Pradesh; 

(f) the time by which these proposals are likely to be 
cleared; 

(g) whether certain housing programmes have been 
discontinued; and 

(h) if so, the details thereof alongwlth the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYAKANTA PATIL): (a) and (b) Details of 
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State-wise number of project received, sanctioned and 
funds released under the Innovative Stream for Rural 
Housing & Habitat Development are given In the 
Statement enclosed. The Scheme has been discontinued 
with effect from 1.4.2004; hence no proposal is under 
consideration. 

(c) and (d) No, Sir. 

(e) arid (f) Since the Scheme has been discontinued 

with effect from 1.4.2004, no propos.' is under 
consideration with regard to Andhra Pradesh. 

(g) and (h) Yes, Sir. Small Rural Housing Schemee 
namely Innovative Stream for Rural Development & 
Habitat Development. Rural building Cent.... (RaCa). 
Samagra Awaas Yojana (SAy) have been discontinued 
with effect from 1.4.2004 and merged with the main 
scheme I.e. Indira Awaas Yojana (lAY) to give more thrust 
for construction of maximum lAY houaes for eligible Below 
the Poverty line (BPl) families In rural areas . 

. Slats wise numbsr of projgcts trlCt'Jlvsd, SIIncllontJd, llmounl IfIIIJIIStId undtlr /nnoVll/ivtl SttNm frJr 
Rum/ Housing lind HIlbitlJI OtIveIoptntgnl since incspIIon to 111/ dlJlrI 

(Ra. In lakh) 

SI.No. Name. of the statelUT Number of Number of Amount 
projects projects Releued 
reoetved sanctioned 

2 3 4 5 

1. Andhra Pradesh 9 7 148.36 

2. Arunachal Pradesh 20 14 525.64 

3. Assam 6 6 247.79 

4. Bihar 2 2 85.88 

5. Chhattisgarh 0 0.00 

6. Haryana 2 25.00 

7. Himahal Pradesh 7 6 69.41 

8. Jammu & Kashmir 2 41.34 

9. Kamataka 2 23.00 

10. Kerala 11 1 25.00 

11. Madhya Pradesh 4 2 50.00 

12. Maharashtra 25 8 211.10 

13. Manipur 9 7 323.89 

14. Meghalaya 7 6 235.33 

15. Mizoram 3 2 50.00 

16. Nagaland 13 6 274.12 
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2 3 

17. Punjab 

18. Rajasthan 6 

19. Tamil Nadu 21 

20. Tripura 

21. Uttar Pradesh 34 

22. Uttaranchal 1 

Total 187 

{TllInsl8tionJ 

868. SMT. ANUAADHA CHOUDHAAY: 
SHAI BALASAHEB VIKHE PATIL: 
SHAI BALESHWAA YADAV: 
SHRIMATI D. PUAANDESWAAI: 

Will the Minister of FINANCE be pleased to state: 

(a) the present status for foreign exchange reserves 
in the country as on February 28, 2005; 

(b) whether the foreign exchange reserves have come 
down during the month of January, 2005; 

(c) If so, the reasons therefor; 

(d) whether the value of dollar is falling continuously 
in the world trade; 

(e) if so, the details thereof including the reasons; 

(I) whether IMF has warned India towards the rising 
of fOreign exchange reserve of the country; 

(g) If so, the reasons therefor alongwlth the reaction 
of ~ Government thereto; and 

(h) the steps taken by the Government to maintain 
the foreign exchange reserve? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRt S.S. PALANIMANICKAM): (a) India's 
foreign exchange reserves stood at US$ 135.66 bRilon 
as on February 25, 2005. 

4 5 

14.50 

5 90.30 

19 855.00 

o 0.00 

29 745.95 

o 0.00 

123 3811 . .0 

(b) and (c) The foreign exchange reserves declined 
by US$ 1.7 billion during January 2005, mainly on account 
of valuation losses arising from strengthening of the US 
Donar against other major non-Dollar global eumtnciea 
during the month. 

(d) and (e) the US Dollar has been depreciating 
against some major international CUmtncies since 2002. 
The movement of the US Dollar vis-a-vis other cumtnc1e8 
is shown below: 

US DoIlsr per nationsl cumNICy unit 

Euro 

Pound Sterting 

Japanese Yen 

Swiss Franc 

.,,11 November 2004 

(f) No, Sir. 

2002 

1.05 

1.50 

0.01 

0.64 

(g) and (h) Does not arise. 

/Engli8hJ 

2003 

1.26 

1.63 

0.01 

0.74 

Decline In Collection of DlrecI Tax 

2004 

1.25" 

1.83 

0.01 

0.81 

869. SHAI ADHALAAO PATIL SHIVAJIRAO: WIll the 
Minister of FINANCE be pleased to, state: 

(a) whether there has been a dip In revenue collection 
of direct taxes; 
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(b) if so, the comparative figures of tax collected 
from various sectors till date as compared to 
corresponding period of previous year; 

Cc) whether the Government has found out the 
reasons for such steep decline in the collection of direct 
taxes; 

(d) if so, the details thereof; and 

Head of Tax CoJlection 
up to 

15.2.2005 

Corporation Tax 54,436 

Income Tax 35,297 

Total 89,733 

(c) and (d) Does not arise in view of reply to part 
(a) and part (b) above. 

(e) the Government has taken the following steps for 
meeting the Budget Target of direct taxes: 

1. Constitution of a Task Force to develop and 
implement multi-pronged strategy for effecting 
substantial recovery from arrears of direct taxes. 

2. Monitoring of advance tax payments by top 
taxpayers by the senior officers of the 
Department. 

3. Emphasis on collection out of arrears of taxes 
and monitoring of the cases of top defaulters 
by the senior officers of the Department. 

4. Review of assessment orders by the supervisory 
authorities to ensure proper and fair 
determination of taxes. 

5. Selection of cases under scrutiny based on 
objective financial indicators. 

6. Computerization of the Departmental business 
and databases for linking of informatiOn and 
reporting of high value transactions. 

7. Encouragement to voluntary tax-compliance 
through better taxpayers service through-

Ce) the steps taken by the Government to meet the 
targets fixed during the year 2004-051 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE CSHRI S.S. PALANIMANICKAM): (a) and (b) 
No Sir. Revenue collection of dIr8Ct taxes haa grown by 
27.11 % up to 15th February of the current year over the 
collections made during the corresponding period of 
preceding year. The comparative figures of tax collected 
are as follows: 

(In Rs. Crore) 

CoUection %age 
up to growth 

15.2.2004 

40,034 35.97% 

30,559 16.61% 

70,693 27.11% 

• time-bound refunds Including electronic creclt of 
refund In the taxpayer's bank account (ECS), 

• quick grlevanc8-redressal system Including call-
center support for PAN related grtevancee, 

• 8-fllllng of PAN application, on Une preparation 
of return, e-filling of return, etc. 

• simplification of TDS returns, forms and 
procedures. 

• Dematerialization of tax-payment challana and 
simplification of procedure for payment for tax 
through implementation of Online Tax AccountIng 
Syetem (OLTAS). 

8. Multi-media campaign to encourage voluntary 
compliance of tax laws. 

9. Increased efforts for widening of the tax bue. 

Conatructlon of Aeh Pond 

870. SHRI JUAL ORAM: Will the Mlnilter of POWER 
be pleased to state: 

Ca) whether a large number of farmers are affected 
due to construction of ash pond by National Thennal 
Power Corporation (NTPC) at Khanlha near Talcher In 
Orissa; 
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(b) if so, the details thereof; 

(c) the steps taken by the NT PC to prevent any 
further damage of agricultural land by that ash pond; 

(d) whether any compensation has been paid to the 
affected farmers; and 

(e) if so, the details thereof? 

THE MINISTEA OF POWEA (SHAI P.M. SAYEED): 
(a) to (c) The ash pond has been constructed to contain 
the ash generated at NTPC Talcher Kaniha within the 
dyke without affecting the surrounding land or the farmers 
in the surrounding area. 

For both stage-I (2x500 MW) and stage-II (4x5oo 
MW) units, multi lagoons have been provided. After 
settlement of ash particles in these lagoons, the 
supernatant water falls into other 'overflow lagoons'. Most 
part of water from overflow lagoon is recycled back to 
the plant for reuse and whatever water is discharged 
outside is monitored regularly and its quality is maintained 
within prescribed standards. 

The ash ponds have been provided with garlanding 
arrangement for evenly feeding the ash slurry to the pond. 
Water blanket is maintained throughout the ash pond to 
avoid dry patches in the ponds. In the ash lagoons of 
both stage-I and stage-II, sprinkling arrangement has been 
provided to control fugitive duat emission from the uh 
pond area. 

(d) and (e) Do not arise in view of replies to (a), (b) 
and (c) above. 

Mahara.htra's Proposal for Raising Bonds 

871. SHAI EKNATH MAHADEO GAIKWAD: Will the 
Minister of FINANCE be pleased to state: 

(a) whether the Govemment of Maharashtra had lately 
sought Central Government's approval to raise As. 5,492 
crore through bonds, to fulfil its plan and non-plan 
obligation for 2004-05; 

(b) it so, whether but for want of such approval the 
Siale had been compelled to curtail the obligatory plan 
and non-plan expenditure, including the sociaJ obligations 
tor education health and social justice; 

(c) if so, the reasons 'or the delay in approval; 

(d) whether similar permission to raise funds by 
floating of bonds was sought this year by different other 
State Governments; 

(e) If so, the details thereof indicating the extent of 
deficit faced by them; and 

(f) the Central Governrnenfs response thereto? 

THE MINISTEA OF STATE IN THE MINISTAY OF 
FINANCE (SHAI S.S. PALANIMANICKAM): (a) As per 
the communication received on 15.02.2005, the State 
Government of Maharashtra has sought approval for As. 
3400 crores through bonds. 

(b) and (c) The proceeds of these bonds are meant 
for specHic plan expenditure only. 

(d) to (f) The State of Himachal Pradesh also 
requested for consent of Government of India for bonds 
to the tune of As. 1195 crores during this year. FISCal 
deficit of the State In 2003-04 (A E) was As. 2272.70 
crores. Consent of Government of India was agreed to 
for Rs. 700 crores only. 

Incr.... In Int ..... t Rate of Provident Fund 

872. SHAI KIATI VAADHAN SINGH: 
SHAI PRABODH PANDA: 
SHAI MADHU GOUD YASKHI: 
SHRI K.S. AAO: 
SHRI P. MOHAN: 
SHAI SHIVRAJ SINGH CHOUHAN: 
SHRI S.D. MANDLlK: 
SHRI TUKAAAM GANGADHAA GADAKH: 

WUI the Minister of FINANCE be pleased to state: • 
(a) whether the Government have recently increased 

the interest rate of Employees Provident Fund (EPF); 

(b) If so, whether the govemment i8 aleo going to 
increase the interest rate of General Provident Fund 
(GPF); 

(c) H 80, the details in this regard and H not, the 
reasons tor the same; and 

, 
(d) the number of employees likely to be benefited 

by this decision? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) No, Sir. 
The rate of interest on Employees' Provident Fund (EPF) 
accumulations Is fixed by Govemment on the basis of 
the recommendation of the Central Board of Trustees of 
EPF (CST). CST has recommended an interim rate of 
8.5% for the year 2004·05. The CBT has not 
recommended a final rate of interest for 2004-05 to the 
Government. 

(b) No, Sir. 

(c) and (d) Do not arise. 

rrmns/s/lonJ 

Disinvestment of PSU 

873. SHRI ANANT KUMAR HEGDE: 
SHRI GURUDAS DASGUPTA: 
SHRI PRAKASH SAPU V. PATll: 
SHRI P.K. VASUDEVAN NAIR: 
DR. RAM CHANDRA DOME: 

Will the Minister of FINANCE be pleased to state: 

(a) whether the Govemment proposes to sell the 
shares of the public sector companies including Bharat 
Heavy Electrical Ltd; 

(b) if so, the separate details thereof alongwlth 
present Government holding in the existing PSUs; and 

(c) the sectors on which the proceeds from the 
disinvestment of PSUs is proposed to be spent? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) and (b) 
Government has decided, in principle, to list large, 
profitable PubUc Sector Enterprises (PSEs) on domestic 
stock exchanges and to selectively sell a minority stake 
in listed, profitable PSEs while retaining atleast 51% of 
the shares alongwith full management control so as not 
to disturb the Public Sector character of the companies. 
No specific decision has, however, been taken with 
respect to BHEl or any other Public Sector Enterprise. 

(c) Government decided on 27th January 2005 to 
constitute a "National Investment Fund" into which the 
realisation from sale of minority shareholding of the 
Government in profitable PSEs would be channelised. 
The Fund would be maintained outside the Consolidated 
Fund of India and would be professionally managed by 
selected Public Sector Financial entities, which have the 
requisite experience to provide sustainable returns to the 
Government without affecting the corpus. The income from 
the Fund woukIbe UIIed for the following broad investment 
objectives: 

(i) Investment in social sector projects which 
promote education health care and employment; 

(Ii) Capital Investment in selected profitable and 
revisable Public Sector Enterprises that yield 
adequate returns, in order to enlarge their capital 
base to finance expansion/diversification. 

Inveltment by alnkIIFIs 

874. SHRI V.K. THUMMAR: 
SHRI SUNil KUMAR MAHATO: 

Will the Minister of FINANCE be pleased to state: 

(a) whether bankslftnanclal institutions invest in private 
companies and public companies through equities or loans 
as a policy matter; and 

(b) if so, the total investment made by the banks 
and financial institutions in companies particularly in 
Reliance group Industries through equities and loan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) Yea, Sir. 

(b) The information is being collected and will be 
laid down on the Table of the House to the extent 
available. 

[English} 

Merger of Co-opel'lltlv. a.nks 

875. SHRI ADHIR CHOWDHURY: 
SHRI NIKHIL KUMAR: 

Will the Minister of FINANCE bepleaaed to state: 

(a) whether it is a fact that the RBI has been actively 
considering to issue guidelines for the merger and 
acquisition in the cooperative banking sector; 

(b) if so, the facts and details thereof; 

(c) whether it is also a fact that m,ny cooperative 
banks have shown Interest for their merger to ensure 
better protection to depositors; 

(d) if so, the details in this regard; 

(e) the reaction of the Government in this regard 
and the steps taken by the Government to ensure that 
small investors in cooperative banks are fully protected? 

THE MINISTER OF STATE IN THE MINISTRY OF' I 

FINANCE (SHRI S.S. PALANIMANICKAM): (8) and (b) 
Reserve Bank of India (RBI) has issued guidelines on 
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merger and amalgamation for urban co-operative banks 
on February 2, 2005. 

(c) and (d) RBI has received expression of Interest 
from some banks and concerned banks have been 
advised to submit concrete proposals in acoordance with 
the new guidelines issued by the RBI. 

(e) While considering the merger/amalgamation 
proposals, the RBI will confine its approval to the financial 
aspects of the merger taking into consideration the 
interests of the depositors and financial stability. In case 
of merger/amalgamation of a weak bank into strong 
bank, the deposits of the weak bank get transferred to 
the strong bank and In this process the weak bank's 
deposits get better protection providing a better and non-
disruptive option for exit of weak banks as compared to 
their liquidation. 

Motor In.urance 

876. SHRI SUGRIB SINGH: Will the Minister of 
FINANCE be pleased to atate: 

(a) whether the Govemment proposes to de-tariffing 
of motor insurance; 

(b) if so, the details in this regard; 

(c) the deadline fixed for de-tariffing of motor 
insurance; and 

(d) the reasons for de-tarlffing motor insurance? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) 
Insurance Regulatory and Development Authority (IRDA) 
had proposed de-tariffing of motor Own Damage (00) 
portfolio w.e.f. 1st April, 2005 based on the 
recommer.::Iations of Justice Rangarajan Committee. 
However, since there was not much of progress made in 
the implementation of other related recommendations of 
the Committee, the de-tariffing has been postponed by 
IRDA. 

(d) Some of the main reasons for de-tariffing are as 
under: 

(i) de-tariffing would enable the insurers to rate the 
risks in accordance with proper risk assessment. 

(ii) unlimited third party liability coupled with fixed 
tariffs is making it un-economical for the insurers 
to underwrite motor (TP) business. 

.. Utlll .. tlon of Education c. .... 
8n. SHRIMATI D. PURANDESWARI: 

PROF. M. RAMADASS: 

Will the Minister of FINA~CE be pleased to state: 

(a) the total resources raised by levying education 
cess; 

(b) whether the fund has been utilised for the purpose 
for which it has been raised; 

(c) if so, the details of expenditure made, State-wise; 

(d) whether the Government has used this revenue 
for reducing its revenue deficit this year; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): (a) to (c) The 
revised estimates for 2004-05 for receipts on account of 
Education Cess are Rs. 5010 crore and for expenditure 
on Sarva Shiksha Abhiyan and·. Mid Day Meal Scheme 
are Rs. 4753.63 crore and Rs. 2739.50 crore respectively. 
State-wise detaOs of actual expenditure incurred are being 
ascertained. 

(d) No, Sir. 

(e) Does not arise. 

enquiry Comml •• lon 

878. SHRI D.V. SADANANDA GOWDA: Will the 
Minister of LAW AND JUSTICE be pleased to state: 

(a) the number of Commissions (Enquiry & Welfare) 
appointed since 2001; 

(b) the amount spent on such Commissions annually; 
and 

(c) the reports submitted to the Union Government 
and considered for Implementation so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
LAW AND JUSTICE (SHRI K. VENKATAPATHY): (a) to 
(c) Under the Commission of Inquiry Act, 1952, 
Commissions are set up by various administrative 
Ministries of the Govemment of India, and the information 
is not centrally maintained. Commissions of Inquiry are 
set up by the Govemment for the purpose of making an 
Inquiry into any definite matter of public importance. and 
also for performing such functions as may be specified 
In the notification, only after a resolution to this effect is 
passed by each House of the Parliament. Similarly, the 
report of Commission of Inquiry together with a 
memorandum of action taken thereon is aIao required to 
be laid by the Govemment before each House of the 
Parliament As such, relevant information is placed by 
the Govemment before each House of the Parliament 
from time to time. 
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Comment. on VAT tty MIIIwuhtra and 
Other Stat •• 

879. SHRI EKNATH MAHADI:O GAIKWAD: Will the 
Minister of FINANCE be pl$ased to state: 

(a) whether many States have now at the last 
moment shown their inability of implement Value Added 
Tax from April, 2005 as reported in the 'Times of India', 
dated, 21.2.2005; 

(b) if so, the names of those States; 

(e) the comments sent by the Government of 
Maharashtra and others In this regard; 

(d) the stand of the Union Government on the 18aa.; 
and 

(e) the namee of States, If MY, which have already 
made JegiaIatlon for ImpJementatlon of VAT? 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI 5.5. PALANIMANICKAM): (a) No, 
Sir. 

(b) doea not arise. 

(e) No comments have been sent by the State of 
Maharaahtra and others In thie regard. 

(d) Does not arise. 

(e) Information Is given In the ~ enclosed. 

...",.", 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

Present Status 

VAT Legl&latlon8 enacted, 
without Presidential 
Assent. 

VAT Legislations, on 
which the Presidential 
Assent has already been 
communicated to the 
StateslUTs. 

VAT Legislations 
prepared by the 
StateslUTs and sent to 
Government of India for 
Presidential Assent and 
under consideration. 

VAT Legislations 
approved by the State 
Legislatures, but not yet 
sent to Government of 
India for Presidential 
Assent. 

VAT Legislations yet to be 
approved by the State 
LegiaiatureslUT 
Administrations. 

UTs not having sales 
taxlVAT. 

Status of VA T Lsgislalions of SMltItJIlJTs 
(As on 28 FtIbnHNy, 2OD5) 

Name(I) of StatWUT. 

Jammu & Kashmir, HaryMa, 
Rajasthan and Trlpura (4 States) 

Madhya Pradeeh, West Bengal, 
Kerala, Andhra Pradesh, 
Kamat.ka, Gujarat, Aaaam, 
Meghalay. and NCT of DeIhl 
(9 StateslUTa) 

Chhattiagarh, Maharaahtra, 
Daman & Diu, Dadra & Nagar 
Haveli, Manlpur and Oria8a 
(6 StateelUTs) 

Arunachal PradeIh and Goa 
(2 States). 

Bihar, Jhartmand, UP, 
Uttaranchal, Tamil Nadu, 
Mizoram, SJkkIm, Nagaland, 
Himachal Pradesh, Pondk:herry, 
Punjab and Chandigarh (12 State&fUTa) 

Andaman & Nicobar IaIandI and 
Ulkahadweep (2 UT.) 
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[English} 

Detaining of Indian Flag Ship. 

880. SHRI BALESHWAR YADAV: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the number of flag ships detained abroad during 
2004 on the basis of not ful~'ling the guidelines set by 
the Port State Control (PSC) inspection authorities; 
and 

(b) the remedial measures on the card to come out 
from the black list in the medium risk category under 
Paris MoU? 

THE MINISTER OF SHIPPING, ROAD, TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) 15 Indian ships 
were detained abroad under Port State Control (PSC) 
during the year 2004. Most of detentions were caused 
due to poor house keeping and maintenance. 

(b) Several steps have been taken to ensure that 
the maintenance and house keeping standards of Indian 
ships are substantially enhanced. A few of such measures 
are given below: 

(i) Increased number of Flag State Implementation 
(FSI) inspections to ensure proper inspection by 
the Classification Societies and after class 
inspection proper maintenance by the ship 
owners. 

(ii) A though FSI inspection of the ship subjected 
to PSC detention. 

(iii) Frequent interaction with the ship owners and 
the Classification Societies to discuss each and 
every detention case in detail and issuance of 
follow up instructions. 

(iv) More frequent inspection by the ship owners' 
shore based technical officers to identify and 
rectify the deficiencies immediately. 

(v) Classification Societies to report immediately, if 
a ship is sailing with large number of 
deficiencies. 

(vi) SpeclaiFSI campaign on alt the bulk carrier 
which are more th~ twenty years In age. 

R ...... of pttll ... llc StMnp. 

881. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the govemment has any proposal to 
release Philatelic stamps In memory of SIShri U.N. 
Dhebar, Pushpaben Mehta and Narslnh Mehta; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) (i) Yes, Sir. In respect of 
SM U.N. Dhebar only. 

(ii) No proposal has been received by the 
Department to release a commemorative postage 
stamp in the name of Pushpaben Mehta. 

(ill) A commemorative postage stamp in honour of 
Late Shri Narsinh Mehta has already been 
released by the Department on 30.5.1967. As 
per existing guideUnes not more than one stamp 
may be issued on the same personality. 

(b) Proposals received by the Department of Posts 
for issue of commemorative postage stamps are examined 
by the Philatelic Advisory Committee (PAC) In the light 
of certain guidelines meant to ensure the philatelic value 
of the stamps issued. The proposal for issue of a 
commemorative postage stamp on late SM U.N. Dhebar 
has been received and will be placed before the Philatelic 
Advisory Committee for consideration at Its next meeting 
for issue in 2005. 

[TmnslstionJ 

Telephone Adalat. In UP 

882. SHRI HARIKEWAL PRASAD: 
SHRI ILYAS AlMI: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) the dates on which telephone adalats were held 
in each of the districts of UP during the last two years; 

(b) the district-wise number of cases filed with these 
adalats during the aforesaid period; 
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(c) the district-wise number of cases dlspoaed out of 
them; 

(d) the details regarding relaxations provided to the 
telephone subscribers and the rules laid down to hold 
telephOne adalats; 

(e) whether these rules are being violated; and 

(f) if so, the reaction of the govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (c) The details are given 
In Statement I and II. 

(d) The details are given in statement I, II and III. 

(e) Periodicity of holding telephone adaIat is being 
generally observed. 

(f) Does not arise in view of (e) above. 

.. .".", I 

Sl. 
No. 

1. 

2. 

Status 01 Te/eph0n6 Ads,.t hom 1" oMnUllty 2003 10 ~ 2004 In l.IfIIIr PnldtI8h (Eul) CIn::ItI 

Date of Cases C8888 Rebate 
TelephOne Received Settled Given 

Adalat 

2 3 4 5 

Allahabad 

15.2.2003 12 12 250.00 

12.04.2003 17 17 1991.00 

05.07.2003 19 19 1483.00 

27.9.2003 17 17 1197.00 

6.12.2003 15 15 9572.00 

27.12.2003 24 24 2610.00 

28.2.2004 14 14 68141.00 

01.05.2004 8 8 8395.00 

26.6.2004 45 45 486799.00 

4.9.2004 29 29 8395.00 

18.12.2004 5 5 688.00 

Dec. 2004 112 112 47911.00 

Azamgarh 

12.1.2003 10 10 

4.12.2003 30 30 61300 

30.12.2003 36 36 59922 

27.1.2004 28 28 64894 
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2 3 4 5 

26.5.2004 34 34 53875 

29.6.2004 40 40 39100 

19.10.2004 70 70 48033 

3. B.h ... lch 

30.1.2003 12 12 

27.2.2003 16 16 

26.3.2003 7 7 

29.4.2003 13 13 

26.6.2003 6 6 

28.8.2003 11 11 
6.11.2003 13 13 

19.12.2003 7 7 480.00 
26.2.2004 6 6 3300.00 
29.4.2004 8 8 
4.8.2004 12 12 ~·S10.OO 

4.12.2004 17 17 
4. Ballia 

10.9.2003 65 65 125120 
14.7.2004 150 150 655450 
18.10.2004 140 140 '195940 

5. Banda 

7.2.2003 18 18 

21.3.2003 18 .18 

28.5.2003 15 15 

29.8.2003 33 33 

9.9.2004 7 7 11174 
15.12.2004 14 14 21560 

6. a .... benld 

17.1.2003 3 14 4371L Calle 
20.2.2003, 2713 16 16 2218L. Calle • 
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2 3 4 5 

17.4.2003 4 4 Ni 

20.5.2003 29 29 2232L CaJIs 

19.6.2003 14 14 800L. CaJIs 

17.7 .. 2003 19 19 123OOl. Calle 

21.8.2003 27 27 21187L. Calla 

18.9.2003 54 54 1072OL. Call. 

16.1Q.2OO3 25 25 

20.11.2003 28 28 10371 

18.12.2003 32 32 30711. Calli 

15.1.2004 25 25 5100 L. Calla 

19.2.2004 27 27 

18.3.2004 19 19 2003 L. Calla 

15.4.2004 11 11 

20.5.2004 11 11 1160 L. CaII8 

24.6.2004 18 18 13325 L. Calla 

15.7.2004 9 9 

19.8.2004 25 25 8084 L. Calla 

16.9.2004 11 11 15363 L. caJlI 

21.10.2004 14 14 5000 L. C .... 

25.11.2004 11 11 

16.12.2004 11 11 

7. 8eatl 

7.2.2003 59 59 91512 

11.2.2003 71 71 148302 

17.6.2003 176 176 181006 

6.9.2003 53 53 152483 

15.12.2003 93 93 2f».m 

21.7.2004 65 85 132818 

25.11.2004 74 74 259239 
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2 3 4 5 

8. Deorla 

30.1.2003 55 55 1S375 Calls 

29.3.2003 41 41 70272 Calls 

27.6.2003 37 37 74008 Calls 

.22.6.2003 36 36 83382 Calls 

29.11.2003 13 13 3755 Calle 

21.1.2004 12 12 63346 Calls 

25.3.2004 17 17 40476 Calls 

~.6.2004 12 12 69912 Calls 

16.9.2004 39 23 17600 Calls 

24.11.2004 39 18 24211 Calle 

9. Etawah 

13.2.2003 6 8 15651 

25.3.2003 9 9 4500 

21.5.2003 7 7 5120 

13.7.2003 9 9 13090 

18.9.2003 15 15 1480 

5.12.2003 6 6 1844 

13.2.2004 12 12 1152 

28.7.2004 10 10 4023 

2.9.2004 13 13 2628 

29.9.2004 10 10 2600 

3Q.11.2001 3 3 642 

10. Falubad 

10.1.2003 76 76 2,28,352.00 

13.3.2003 147 147 2,58,846.00 

29.5.2003 136 136 222653.00 

29.12.2003 143 143 1,08,199.00 

26.4.2004 161 161 3.32,840.00 
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2 3 4 5 

24.6.2004 30 30 46,290.00 

24',9.2004 210 210 1,95,054.00 

11. FlII1Vkhablid 

10.7.2003 41 41 

5.2.2004 14 14 11,292 Calle 

58,858 cda 

12. Nlehpur 

'8.2.2003 12 12 

27.6.2003 2 2 

30.7.2003 3 3 

4.12.2003 7 7 

28.1.2004 14 14 

3.3.2004 20 20 

31.8.2004 24 24 1400.00 

13. Ghazlpur 

12.3.2003 26 26 468810 

11.11.2003 10 10 

8.12.2003 14 14 

11.12.2003 11 11 

3.12.2003 9 9 

5.12.2003 10 10 

29.10.2004 23 23 24863 

14.5.2004 14 14 8430 

14. Gonda 

28.5.2003 40 40 32884.00 

30.7.2003 27 27 32503.00 

30.9.2003 41 41 31718.00 

19.12.2003 15 15 17308.00 

22.12.2003 138 136 110578.00 
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7.1.2004 46 46 35339.00 

27.3.2004 101 101 103978.00 

25.5.2004 33 33 .38769.00 

31.8.2004 50 50 49183.00 

27.12.2004 26 26 34476.00 

15. GOl'lllchpur 

6.3.2003 28 28 323806 

26.3.2003 5 5 Nil 

23.4.2003 15 15 18558 

7.8.2003 20 20 20405 

9.8.2003 11 11 4335 

14.8.2003 8 8 12545 

4.3.2004 6 8 9355 

11.3.2004 14 14 22525 

19.10.2004 13 13 18290 

7.12.2004 19 19 141457 

8.12.2004 27 27 10753 

16. Hamlrpur 

13.3.2003 130 130 

24.3.2003 78 78 

10.7.2003 55 55 

21.10.2003 30 30 

18.12.2003 23 23 

22.10.2003 27 27 

30.12.2003 39 39 

17.2.2004 113 104 

28.5.2004 76 71 

14.7.2004 41 38 

7.10.2004 25 23 
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2 3 4 5 

17. Hardol 

it3.5.2003 7 7 1760 

5.8.2003 5 5 480 

21.10.2003 16 16 6449 

30.12.2003 13 13 3773 

16.3.2004 3 3 8971 

31.5.2004 4 4 610 

5.8.2004 5 5 1641 

6.10.2004 9 9 836 

21.12.2004 5 5 1660 

18. . Jaunpur 

28.1.2003 6 6 3000 

24.3.2003 6 6 

29.5.2003 5 5 

24.7.2003 9 9 6000 

27.11.2003 5 6 

29.1.2004 7 7 

31.3.2004 6 6 1850 

28.5.2004 6 6 3193 

29.7.2004 20 20 12898 

28.9.2004 7 7 1000 

29.11.2004 18 18 

19. Jhanal 

16.1.2003 6 6 

23.3.2003 4 4 

28.10.2003 12 12 

23.4.2004 5 5 1078 

2.8.2004 4 4 16,000.00 

25.2.2004 4 4 1648.00 
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20. Kanpur :' "., 

27.1.2003 65 65 6088.00 

17.3.2003 74 74 3940.00 

27.8.2003 58 58 3017:00 

13.2.2004 69 69 18451.00 

1.10.2004 78 78 18106.00 

21. Lekhlmpur 

21.1.2003 .,;! 4 4 NH 

12.3.2003 5 5 Nil 

7.8.2003 8 8 Nil 

6.9.2003 6 6 Nil 

13.9.2003 2 2 Nil 

20.9.2003 3 3 

15.7.2004 1 Nil 

8.11.2004 0 0 Nil 

22. Lucknow 

12.3.2003 12 12 

28.5.2003 48 48 

31.7.2003 13 13 

10.10.2003 41 41 

16.1.2004 19 19 

20.2.2004 14 14 

19.3.2004 38 38 

21.5.2004 15 16 

24.7.2004 15 15 

25.9.2004 40 40 

25.11.2004 11 11 

23. Malnpurl 

22.8.2003 10 10 Nil 
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.26.8.2003 5 5 Nil 

27.8.2003 3 3 Nil 

28.8.2003 4 4 Nil 

29.8.2003 12 12 Nil 

21.6.2004 2 2 Nil 

22.6.2004 Nil 

23.6.2004 3 3 Nil 

24.6.2004 Nil 

25.6.2004 2 2 Nil 

24. Mall 

20.2.2003 26 28 32807 

17.7.2003 8 8 12021 

30.12.2003 12 12 8831 

12.2.2004 17 17 45062 

5.3.2004 9 9 34286 

24.3.2004 22 22 40268 

18.6.2004 10 10 58891 

28.8.2004 22 22 28211 

29.10.2004 16 16 7748 

29.12.2004 11 11 58283 

25. r.llrupur 

13.7.2003 5 5 

25.9.2003 3 3 

7.11.2003 2 2 

25.11.2003 

10.12.2003 2 2 

17.3.2003 4 .. 600 

9.6.2004 6 6 9000 

25.8.2004 7 7 11000 
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25.10.2004 13 13 7000 

28.12.2004 14 14 17000 

26. Oral 

8.1.2003 4 4 Nil 

13.3.2003 4 4 Nil 

20.5.2003 3 3 Nil 

7.7.2003 5 5 Nil 

23.10.2003 4 4 Nil 

23.12.2003 3 3 Nil 

27.1.2004 3 3 Nil 

9.3.2004 3 3 Nil 

29.6.2004 2 2 Nil 

10.8.2004 2 2 Nil 
17.9.2004 3 3 Nil 

24.11.2004 1 Nil 

27. Pratapgarh 

15.1.2003 9 9 21023 

18.2.2003 5 5 1302 

30.6.2003 t:i 6 42622 

30.12.2003 24 24 19573 

13.1.2004 35 ~5 18972 

8.7.2004 9 9 9256 

17.11.2004 7 7 1n90 

28. RaebareU 

16.1.2003 2 2 

25.2.2003 2 2 

6.5.2003 2 2 

27;6.2003 2 2 

11.9.2003 2 2 
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11.11.2003 2 2 

29.1.2004 2 2 

26.3.2004 3 3 

28.5.2004 

26.8.2004 1 

5.10.2004 2 2 

24.11.2004 2 2 

29. Shahjahanpur 

21.2.2003 18 18 0 

22.3.2003 15 15 0 

30.5.2003 25 25 0 

29.9.2003 21 21 0 

13.12.2003 19 19 0 

7.2.2004 21 21 0 

17.3.2004 18 18 0 

6.7.2004 20 20 12090 

10.12.2004 24 24 0 

30. Sitapur 

25.2.2003 22 22 

28.5.2003 23 23 

29.11.2003 28 28 

27.12.2003 3131 

29.1.2004 17 17 

25.2.2004 25 25 

25.5.2004 3030 

22.7.2004 28 28 

26.8.2004 16 16 

24.9.2004 21 21 

14.12.2004 27 27 
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31. SultenpLir 

16.1.2003 7 7 1560 

17.3.2003 10 10 2050 

22.5.2003 32 32 1608 

14.7.2003 6 6 3007 

24.9.2003 21 21 4200 

12.11.2003 3 3 

14.1.2004 23 23 860 

17.3.2004 19 19 5843 

19.5.2004 11 11 14229 

15.7.2004 3 3 610 

17.9.2004 14 14 761 

17.11.2004 16 16 11148 

32. Unneo 

16.2.2003 6 6 

9.3.2003 10 10 

29.3.2003 12 12 

13.5.2003 8 8 

19.8.2003 12 12 

25.11.2003 17 17 

4.6.2004 3 3 

22.9.2004 12 12 

26.10.2004 6 5 

21.12.2004 17 17 

4.2.2004 3 3 

23.3.2004 Proposed 

33. Veranes) 

13.5.2003 25 25 l 19.5.2003 32 32 

19.6.2003 17 17 



797 Wrillsn . Al18Wt!Im PHALGUNA 18, 1&28 (s...tlI) 10 0ut¥tJ0ns 798 
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20.6.2003 40 40 
21.10.2003 41 41 J Total Rs. 911591 
28.10.2003 14 14 
11.11.2003 33 33 

11.12.2003 37 37 

16.1.2004 33 33 

20.1.2004 92 92 

24.1.2004 108 108 

20.2.2004 19 19 

26.2.2004 108 108 

28.5.2004 188 188 

5.6.2004 128 128 Total Rs. 1815984.7 

13.7.2004 84 84 

20.8.2004 38 38 

28.8.2004 125 125 

18.9.2004 39 39 

25.9.2004 190 190 

~.10.2004 130 130 

29.10.2004 64 54 

s.,.",.", /I 
StstllS of rsltlphontl AdIIlst from ,., Jsnu.1}' 2003 to IJtJctImbtIr 2O(N in Uttsr P,.dt!lsh fWM) CbcM 

Name of 
the SSA 

Agra 

Year 

2 

01.01.03 to 31.12.03 

Date of Telephone 
Adelat 

3 

21.1.03 

15.2.2003 

4.3.2003 

29.4.2003 

29.5.2003 

Cues 
reoeIved 

4 

21 

21 

63 

40 

39 

CUes Rebate given 
Settled In As. 

5 6 

21 As. 11,568 

21 RI. 3,044 

63 Nil 

40 As. 2,01.068 

39 Rs. 71,657 
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18.6.2003 2 2 Rs. 4,748 

Bn12003 20 20 Rs. 16,029 

8/812003 48 48 Rs. 1,04,920 

10/9/2003 62 62 Rs. 62,380 

17/9/2003 23 23 Rs. 6,120 

19111/2003 43 43 Rs. 91,170 

28111/03 568 568 Rs. 1,60,206 

Agra 01/01/04 to 31/12104 29/1212003 8 8 Rs. 1,33,753 

2811/2004 25 25 Rs. 22,328 

2012104 40 40 Rs. 30,104 

261312004 38 38 Rs. 23,729 

2314104 23 23 Rs. 21,399 

24105104 200 200 Rs. 60,318 

9nt2004 24 24 Rs. 21,232 

2318/04 50 50 Rs. 45,612 

20109/04 41 41 Rs. 83,897 

26/10/04 46 46 Rs. 38,858 

22112104 23 23 Rs. 43154 

Total (23) 1468 1468 Rs. 12,37,194 
Aligarh 01/01/03 to 31/12103 2616103 32 32 Rs. 1,098 

26109/03 32 32 Rs. 1,680 

01/01/04 to 31/12104 16101104 21 21 Nil 

26103/04 9 9 Nil 

14107/04 19 19 Rs. 4,480 

27108104 13 13 Rs. 324 

24109104 19 19 Rs. 390 

411112004 17 17 Rs. 4,356 

Total (8) 162 1~2 Rs. 12,328 

Barellly 01/01103 to 31112103 20105103 14 14 Rs. 59,180 

17/10/03 26 26 Rs. 1,18,355 
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01/01/04 to 31/12104 4fJ12004 23 23 Rs. 24.064 

15106104 24 24 Rs. 34.512 

21/12104 32 32 Rs. 8.184 

Total (5) '19 119 Rs. 2,44.295 

Bjnor 01/01105 to 31/12103 26102103 3 3 Nil 

9/412003 5 5 Nil 

18104103 15 15 Rs. 2,488 

22108103 13 13 Nil 

12111/2003 11 11 Nil 

01/01/04 to 31/12104 11.02.04 8 8 Nil 

Bijnor 28104104 0 0 Nil 

2318104 Nil 

25108104 7 6 Nil 

Total (9) 63 62 Rs. 2,488 

Bulandshahar 01/01103 to 31112103 1211112003 25 17 As. 1,560 

19111/03 9 8 Rs. 270 

24111/2003 18 13 Rs. 7,748 

01/01/04 to 31112104 15109/04 11 9 Nil 

29.09/04 Nil Nil Nil 

Total (5) 63 47 Rs. 9,578 

Ghaziabad 01/01/03 to 31/12103 25102103 :.w 34 Re. 3.700 

41912003 10 10 Nil 

1111212003 16 16 Rs. 4,500 

01/01/04 to 31/12104 15101/04 11 11 As. 9.370 

11/212004 10 10 As. 10,441 

18103104 7 7 Rs. 10,522 

20105104 8 8 Rs. 28.254 

20107/04 3 3 Rs. 1.814 

16109/04 30 30 As. 34.563 
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18111/04 16 16 As. 64,000 

Total (10) 145 145 As. ',67,164 

Mathura 01/01/03 to 31112103 1315/2003 5 5 As. 200 

3/912003 4 4 As. 789100 

1011212003 1 Nil 

01/01/04 to 31112103 29/4104 4 3 As. 1,800 

411012004 4 4 

Total (5) 18 16 As. 2,789 

Meerut 01/01103 to 31/12103 24I02I03 19 19 As. 12,552 

21512003 6 6 

611012003 29 29 

30112103 18 18 

01/01/04 to 31/12104 28104104 9 9 As. 11,151 

18108104 20 20 

29/12104 6 6 

Total (7) 107 107 As. 23,703 

Moradabad 01/01/03 to 31/12103 18102103 & 19102103 33 21 As. 3,73,164 

30112103 42 31 As. 27,371 

01101104 to 31/12104 Nil Nil Nil Nil 

Total (2) 75 52 As. 4,00,535 

Muzaffamagar 01101103 to 31/12103 27101/03 18 18 As. 3,120 

24103103 15 15 As. 605 

27105103 4 4 As. 200 

30/07103 7 7 As. 5,085 

25109103 15 15 As. 1,19,n2 

28111/03 9 9 As. 24,144 

01/01104 to 31112104 28101104 14 14 As. 5,708 

16I04I04 14 14 As. 3000 

25I06I04 13 13 . As. 9,480 

91912004 12 12 As. 26,392 
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23111/04 5 5 As. 2,184 

Total (11) 126 126 As. 1,99,670 

Noida 01/01103 to 31/12103 21/01103 7 7 Rs. 12,442 

26103103 6 6 Rs.880 

101612003 6 6 Rs. 1,828 

9/812003 10 10 Rs. 6,200 

24112/2003 10 10 Rs. 15,529 

01/0111)4 to 31/12104 20102104 8 8 As. 23,858 

23104/04 9 9 Rs. 6.400 

28104104 26 26 Rs. 9,608 

27/08104 6 6 Rs. 21,135 

29/10/04 12 12 Rs. 54,807 

29/12104 15 15 Rs. 43,755 

Total (11) 115 115 As. 1,96,042 

Saharanpur 01/01103 to 31112103 20103103 11 11 Rs. 2,240 

30106103 Nil Nil 

01101104 to 31/12104 61112004 13 13 As. 1,000 

31103104 3 3 Rs. 40,8001· 

101812004 

Total (5) 28 28 Rs. 44,040 

Badaun 01101103 to 31/12103 27/1/03 21 21 Nil 

28103103 24 24 Nil 

30104103 8 8 Nil 

11712003 29 29 Nil 

29/8103 18 18 Nil 

28111103 25 25 Nil 

01/01104 to 31/12104 26I02I04 11 11 Nil 

26105104 9 9 Nil 

30I06I04 7 7 Nil 
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31/8104 8 8 Nil 

2919/04 16 16 Nil 

22112104 10 10 Nil 

Total (12) 186 186 

Etah 01/01/03 to 31112103 27106103 20 20 Nil 

711012003 17 17 As. 850/-

01/01104 to 31/12104 16103104 14 12 Nil 

10/812003 7 7 As. 16,640 

23112104 29 27 As. 750 

Total (5) 87 83 As. 18,240 

Pilibhit 01/01103 to 31/12103 519/2003 20 20 As. 75,177 

18112103 18 18 

01/01104 to 31/12/04 51212004 15 15 As. 62,128 

71512004 10 10 

Total (4) 63 63 As. 1,37,305 

Aampur 01/01103 to 31112103 25102103 17 17 As. 36,322 

1213/2003 8 8 As. 1,200 

17/06103 4 4 Nil 

24107/03 12 12 As. 37,148 

411112003 17 17 As. 9,372 

01/01/04 to 31/12104 29/01/04 5 5 Rs. 6,693 

25103104 3 3 Rs. 37,992 

24106104 11 11 As. 33,409 

24108/04 3 3 Nil 

24111104 4 4 Rs. 17,997 

Total (10) 84 84 Rs. 1 ,eo, 133 

Grand Total (132) 2909 2817 Rs. 28,76,504 
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To 

PHALGUNA 18, 1926 (Sska) 

No. 1211/2001-(PG) 
Bharat Sanchar Nigam Umlted 

(A Govemment of India Enterprise) 
10th floor, Chandralok Building 
Janpath, New Delh,-110 001 

All Heads of Telecom Circles and Districts 
Sub: Holding of Telephone Adalats 
References; 18-1/87 -PG&I dated 11/6187 

18-1/B7-PG&1 dated 8-2-88 
1B-1/B7-PG&1 dated 17.9.89 
18-1/87-PG&1 dated 22.5.92 
18-1/B7-PG&1 dated Oct. 96 
2-212000 PEG (PG) dated 16.12.2001 
2-212000-PG dated 9-2-2001 
12-1/2001-(PG) dated 20.3.2001 

to OIMSlfons 810 

Oated : 22.6.2001 

In order to bring Department and aggrieved Customer face to face and settle the customer's problems on an 
appointed date, It was decided to form Telephone Adalats in Telecom Circles and Districts as an Intemal arrangement 
of the departments. 

Scope 

The scope of Telephone Adalat as per the eartler orders was to cover all problems relating to telephone services 
such as excess billing complaints, service complaints, non-provision/delayed prOvision of telephone connection. etc. Now 
the scope of r-elephone Adalata shall cover all Telecom Services provided and billed by the respective Telecom Circles! 
Districts. Adalat headed by CGMs can also consider the cases of appeals against the decisions of the Adalat chaired 
by SSA head and the cases which are not individual and/or having a repercussion In whole of the Circle. The appeal 
shall be based on the facts presented before the SSA Adalat. Adalat headed by SSA heads can also conelder cues 
of excess billing which have been rejected by them as Administrative heads. Cases more than three months old only 
be considered by Adalats. 

Jurisdiction and Venue 

The Jurisdiction of Telephone Adalats conducted by CGM shaH be his Telecom CircielOistrict. The Jurledlctlon of the 
Telephone Adalat conducted by SSA head shall be his SSA. 

Committee 

Following will be the Constitution of the Committee. 

(i) Adalat headed by CGM 

(8) CGM of Telecom Circle/Districts 

(b) Financial Advisor of Circle/Distrlct 

(c) Engineering Officer next to CGM in Circle Office 

(d) Sr. DDGJDDGs nominated by BSNl headquarter 

Chairman 

Member 

Member 

One 
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Sr. DDGs/DDGs can depute their joint DOGs when ever required. 

(ii) Adalat headed by SSA 

(a) SSA he~d 

(b) Financial Advisor of SSA head 

(c) Engineering Officer one level below the SSA head 

(d) Nominee of CGM 

List of nominee from BSNL headquarter is mentioned in Annexure-I. 

Frequency Date and Time: 

812 

Chairman 

Member 

Member 

Member 

CGMs are to hold Adalats once in three months and SSA heads are to hold Adalats once In two months. The 
Adalats should be conducted at regular interval. The date and time can be decided by the Chairman of the Adalats. 
In case of Metro Districts CGM can hold Adalat once in three months and Area GMs may hold the Adalat once In two 
months. In case of SSAs where more than one GM is holding independent charge, then all such independent GMs wUI 
hold independent Adalats for their area once in two months. 

Publicity 

The information of holding Adalats by CGM and SSA head may be given wide publicity through local News Paper 
and Electronic Media. Concerned MP and MLAs may be intimated in Advance. A gap of atleast 30 days should be 
provided between the date of publication and date of Adalat. Last date to receipt of applications may be 15 days before 
the date of Ada:at. 

Decision Making 

The decision of the Adalat should be in speaking order. The Adalat conducted by CGM shall evaluate the quaUty 
of Adalat conducted by his subordinates. 

Record Keeping 

The consolidated information about number of cases settled, amount of rebate given and other relevant information 
pertaining to whole Circle may be maintained in the Circle Office. This information may be kept in the Circle web site 
so that customers or BSNL headquarter can have access and the credibility of Telecom circJelOlstrIct is ImproVed. After 
each Circle level Adalat, the representative from BSNL HQ attending the Adalat shall give a brief (one paragraph) report 
through his Sr. DOG/DOG· to Sr. DOG (PG) who shall maintain a record in his unit. 

Copy to: 

Sell-
Sr. DOG (PG) 

22.6.2001 

Senior Deputy Managing DirectorIDeputy Managing Director (as per enclosed statement I) for neceasary action. 
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{English} 

VAS In MTNL 

883. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI MUNAWAR HASSAN: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether MTNL has Introduced VRS to its Group 
'C' and '0' employees; 

(b) if 80, whether the Government has given Its 
approval to the said voluntary retirement scheme; 

(c) whether the Government has issued the 
notification regarding their pensionary benefits as is Issued 
for the regular employees; 

(d) if not, the reasons therefor and the time by when 
it is likely to be issued; 

(e) the number of employees who opted for this 
scheme; 

(f) whether the Government· proposes to introduce 
this scheme to the Group 'A' and 'B' officers; and 

(g) if so, the time by when it Is likely to be 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. The scheme was 
in operation from 6th December, 2004 to 31" January, 
2005. 

(b) Since MTNL is a Navratna Public Sector 
Undertaking, the VR Scheme was approved by MTNL's 
Board of Directors. 

(c) There is no difference in the pensionary benefits 
of the VRS optees and normal cases of superannuation. 

(d) Does not arise in view of (c) above. 

(e) Total number of 2017 employees have opted for 
the scheme. 

(f) and (g) Presented the Group 'A' officers are on 
deemed deputation and hence, MTNL cannot come out 

with VRS for them. As regards Group 'B' office .. , MTNL 
has not yet come out with a VRS acherne. 

Condom IIIle 

884. SHRI DALPAT SINGH PARSTE: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleaaed 
to state: 

(a) whether the Government has conducted .urvey 
regarding performance and the number of sal.. of 
condoms in the urban and Nral areas during the lut 
three years, year-wise and State-wise; 

(b) if so, the details thereof; 

(c) whether the Government has nollced a drop In 
condom sale and the slogan 'yahl hal sahl' campaign 
launched with US AIDS to curb the spread of HIV and 
population; 

(d) if so, the details thereof; 

(e) whether the Government has acknowledged a 
decline in condom sale; and 

(f) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) The sale of condoms 
is undertaken by the Government through 13 Social 
Marketing Organizations (SMOS), working In different parts 
of the country. Government as such, hal not conducted 
any sUlWy. However, sales as reported by these SMOS, 
State-wise in the urban and Nral areu during last three 
years Is given in the enclosed statem ... t. 

(c) It has been confirmed by USAID that they have 
launched 'yahl hal sahi' campaign for the sale of condoms 
in June 2004 under a bilateral project named, Programme 
for Advancement for Commercial Technology-Child and 
Reproductive Health (PACT-CRH). 

(d) The campaign aimed at dual protection from 
unwanted pregnancies as well as HIVIAIDS and other 
sexually transmitted infections. It revealed that awateneI8 

about condom In India is high but usage remains low. It 
Is attributed to the factors like socio-cultural ban1er8 like 
embarrassment at the time of purchase and the 
association of condom use with high-risk behavior. 
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(e) No, Sir. 

(f) The Government of India's procurement of 
condoms both under Free Supply Scheme and Social 

mar1<eting Programme has increased by 3.81%, 37.43% 
& 2.13% in last three years. Moreover, USAID campaign 
has also claimed that since August 2004, there is an 
upward swing in the sale of condoms. 

Ssle 01 CondolT1$ under Socis/ Msrksting Progrsmms during 2001-02 to 2003-04 

State/UT 2001-02 2002-03 2003-04 

2 3 4 

Andaman and Nicobar Islands 0.02 0.02 0.02 

Andhra Pradesh 27.11 34.49 39.22 

Arunachal Pradesh 0.00 0.00 3.18 

Assam 5.73 16.35 6.63 

Bihar 26.41 10.02 20.88 

Chandigarh 0.00 0.00 0.00 

Chhattiagarh 2.45 4.37 10.85 

Dadra and Nagar Haveli 0.00 0.00 0.00 

Daman and Diu 0.00 0.00 1.12 

Delhi 21.66 9.10 24.21 

Goa 0.20 0.78 3.73 

Gujarat 14.70 7.20 19.46 

Haryana 10.44 11.31 13.80 

Himachal Pradesh 8.55 16.12 23.51 

Jammu and Kashmir 6.13 5.86 6.20 

Jhari<hand 2.19 4.55 9.68 

Kamataka 4.43 9.15 10.93 

Kerala 2.94 3.54 5.60 

Lakshadweep 0.00 0.00 0.22 

Madhya Pradesh 30.94 18.51 35.76 

Maharashtra 42.25 51.01 54.64 

Manipur 0.15 0.40 1.81 
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Meghalaya 0.12 

Mizoram 0.06 

Nagaland 0.15 

Orissa 23.57 

Pondicherry 0.00 

Punjab 15.64 

Rajasthan 24.99 

Sikkim 0.03 

Tamil Nadu 4.13 

Tripura 0.26 

Uttar Pradesh 121.50 

Uttaranchal 0.00 

West Bengal 42.03 

Others 0.00 

Total 438.78 

Po .. Offices In Anam 

885. SHRI NARAYAN CHANDRA BORKATAKY: Will 
the Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) the number of posts offices in A~m; 

(b) whether the Govemment proposes to increase 
their number; 

(c) if so, the details thereof; and 

(d) if no, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) There are 4006 post offices 
in Assam. 

(b) to (d) Opening of post offices are subject to 
fulfilment of norms and availability of resources under 

3 4 

0.24 3.82 

0.19 2.97 

0.83 3.85 

17.58 12.92 

0.00 0.00 

20.29 23.01 

24.24 32.93 

0.00 0.00 

3.75 5.44 

0.73 1.75 

148.52 169.22 

0.96 1.81 

66.96 82.24 

0.00 0.00 

525.67 629.76 

plan. " 18 an ongoing proc:eea. Hence exact number of 
post offices proposed to be Increased cann~ be indicated 
at this juncture. However. postal facilities for delivery of 
dak and sale of stamps and stationery are available to 
all village. 

fTnmslstionJ 

Titanium Depoelt 

886. SHRI RAGHUVEER SINGH KOSHAL: 
SHRI BAOIGA RAMAKRISHNA: 

Will the PRIME MINISTER be pleased to state: 

(a) whether Tsunami has proved a blessing in 
dlsgul8e for Tamil Nadu and Kerala as reported in the 
Rashtradoot dated January 15, 2005; 

(b) If so, the facts of the matter reported therein; 
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(c) whether the valuable Titanium metal Is very useful 
for nuclear and Aeroplane Industries and a huge 
amount has been deposited on the surface as a result of 
Tsunami; 

(d) if so, the details thereof; 

(e) whether any survey has been conducted by the 
Government in this regard; 

(f) if so, the details thereof; 

(g) whether the Government has any plan for 
commercial production of the above metal; and 

(h) If so, the details thereof? 

THE MINISTER OF STATE IN THE PRIME 
MINISTER'S OFFICE (SHRI PRITHVIRAJ CHAVAN): (a) 
and (b) The coastal tracts of the country in the States of 
Kerala, Tamil Nadu, Andhra Pradesh and Orissa contain 
reserves of beach and minerals such as ilmenite, rutile, 
zircon, monazite, garnet and sillimanite. Of these, ilmenite 
and rutile are titanium bearing minerals. Following the 
tsunami, a number of newspapers had reported that the 
tsunami has caused huge quantum of heavy mineral 
deposition in the eastern and western coasts. Scientists 
of the Atomic Minerals Directorate for Exploration & 
Research (AMD) under the Department of Atomic Energy 
have carried out studies on these coastal stretches and 
the highlights of these studies are as under; 

• Along the coastal stretches of Tamil Nadu and 
Pondicherry, the deposition of heavy minerals 
due to tsunami is patchy, inconsistent and with 
a maximum thickness of 30-40 cm. In some 
instances the tsunami waves have destroyed the 
existing concentrations in dunes and deposited 
them inland, thereby relocating the existing 
deposits. Thus there is no substantial 
enhancement of heavy mineral deposits In these 
areas. 

• In the Kerala coast, the effect of tsunami around 
the known beach sand deposits of Charava is 
Significant. Preliminary studies Indicated an 
enhancement of nearly 0.46 million tonnes of 
ilmenite and 0.03 million tonnes of rutile spread 
over 0.58 sq. km. area. 

(c) and (d) Because of Its exceptionally high strength 
to weight ratio, titanium metal has diverse applications In 
aerospace industries. It has also applications in the 
nuclear and other sectors. 

(e) and (I) As detailed in replies to parts (a) and (b) 
of the Question. 

(g) and (h) Beach sand mineral deposits with Ilmenite 
being the major constituent, are under exploitation In the 
country for several years now. While bulk of the Ilmenite 
produced is exported, some portion is also converted Into 
value added products like synthetic rutile, titanium dioxide 
pigment etc. within the country. The Government of India 
has in October 1998 notHled a new policy on Beach 
Sand Minerals with a view to increase the rate of 
exploitation of the minerals and also to attract more 
investment in this sector, both private and foreign along 
with latest technology for value addition within the country. 

Telecom Service In Qularet 

887. SHRI V.K. THUMMAR: 
SHRI KASHIRAM RANA: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) the details of the wOft<s done with regard to the 
development expansion and upgradatlon of 
telecommunications In the rural and urban areas of Gujarat 
during the last three years; 

(b) whether the progress of telecom related aforesaid 
works is very slow in the rural areas; 

(c) if so, the reaction of the Government thereto; 
and 

(d) the steps taken by the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) The details of the works 
done with regard to the development expansion and 
upgradatlon of telecommunications in th~ rural and urban 
areas of Gujara! during the last three years are given 
below: 



821 Wr#tsn AnswslS PHAlGUNA 18, 1926 (Ssks) 822 

Year 

2001·02 

2002-03 

2003·04 

Fixed 

5,87,966 

2,79,488 

6,528 

Capacity Added 

WLl* 

Nil 

24,000 

90,250 

'WLL-Wlreless In Local Loop. 
#CMTS-Cellular Mobile Telephone Service 

CMTSt 

Nil 

2,10,000 

2,49,750 

(b) No, Sir. The work is progressing as per plan. 

(c) and (d) Do not arise in view of (b) above. 

(English) 

Launching of R •• htrlya SlIm Vlka. Volan. 

888. SHRI SUGRIB SINGH: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government has launched a Rashtriya 
Sam Vikas Yojana; 

(b) if 80, the names of the districts other than KBK 
districts of Orissa included under the Yojana; 

(c) whether the Government is aware that Khandmal 
District of Orissa is one of the most backward districts; 

(d) if so, the reasons for not inclusion of Khandmal 
district under the Yojana; and 

(e) the time by which Rashtriya Sam Vikas Yojana 
is likely to be implemented in the district? 

THE MINISTER OF STATE IN THE MINiSTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) Yes, Sir. 

(b) In addition to the Special Plan for the eight KBK 
districts, the Rashtriya Sam Vikas Yojana also covers 
five districts of Orissa, two backward districts namely, 
Keonjhar and Sundargam and three extremist affected 
districts namely, Ganjam, Gajpatl and Mayurbhanj. 

(c) to (e) Khandmal district did not qualify as per the 
criteria for the selection of the districts for coverage under 
the Scheme. 

New Direct Exchange Lines (DELI) Added 
Exchanges 

Set up Rural Urban Total 

150 2,04,825 2,46,529 4,51,354 

28 1,40,541 2,63,611 4,04,152 

2 28,040 (')24,734 3,306 

Bangalor. Exp,. .. Way 

889. SHRI IQBAL AHMED SARADGI: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the Union Govemment has made some 
remark over the Bangalore express way project; 

(b) if 80, whether the State Govemment has started 
the said project on Hosur Road; 

(c) If so, the details thereof; 

(d) whether this four lane express way Is expected 
the case the traffic on H08ur Road; 

(e) if so, the total amount allocated for the project; 

(f) whether the State Government is also taking 
another five k.m. elevated express way between 
Yaswantpur and Peenya Industrial Estate; and 

(g) if so, the time by when the work on the project 
Is likely to begin and the estimated cost of this project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (c) The Government has 
proposed to take up the work of construction of an 
elevated Highway between Silk Board Junction to 
Electronic City Junction on Bangalore·Hosur road on NH· 
7 in Kamataka with equal participation of Govemment of 
Karnataka, Electronic City Association and National 
Highways Authority of India under Build, Operate & 
Transfer (BOT) Scheme. 

(d) Yea, Sir. 
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(e) The estimated cost of the work is about Rs. 450 
crore. 

(f) No, Sir. 

(g) Does not arise. 

(Trans/a/ion] 

Setting up of Bu.lne.. Rural India 

890. SHRI MOHO. TAHIR: 
SHRIMATI ANURADHA CHOUDHARY: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI MUNSHI RAM: 

Will the Minister of AGRO AND RURAL INDUSTRIES 
be pleased to state: 

(a) whether the Govemment proposes to launch any 
scheme to promote Industries In rural areas as reported 
in the Rashlriya Saham dated January 15, 2005; 

(b) if so, the details thereof and the time by which 
it will be finalized; 

(c) whether the Government proposes to set up an 
organisation namely 'Business Saral India' for rural 
entrepreneurs; 

(d) if so, whether the Govemment proposes to provide 
any financial package to the said organisation for setting 
up of industries In rural areas; and 

(e) if so, the details thereof? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF RURAL INDUSTRIES (SHRI 
MAHAVIR PRASAD): (a) No, Sir. 

(b) In view of the reply to part (a) above, the question 
does not arise. 

(c) No, Sir. 

(d) and (e) In view of the reply to part (c) above, 
the question do not arise. 

POlt OffIce. In Rural Area. 

891. SHRI M. ANJAN KUMAR YADAV: 
SHRI TUKARAM GANPAT RAe RENGE PATIL: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TEHCNOL09Y be pleased to state: 

(a) the number of post offices functioning In rural 
areas of Andhra PradeshIMaharashtra; 

(b) the number of villages In which this facility has 
not been provided so far; and 

(c) the action taken by the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
<DR. SHAKEEL AHMAD): <a) The number of post offices 
functioning in the rural areas of Andhra Pradesh and 
Maharashtra are 14845 and 11294 respectively. 

(b) The number of villages In which post office facility 
has not been provided 80 far in Andhra Pradesh and 
Maharashtra are 11571 and 24943 respectively. 

(c) The opening of post offices is an ongoing process. 
Post Offices are opened subject to fulfilment of population, 
distance and income norms and availability of resources. 
However, postal facilities for delivery of malls, coHection 
of mails and sale of stamps and postal stationery are 
available to all the villages. 

[Eng/ish] 

Bad Condition of National Hlghwaye 

892. SHRI RAGHUNATH JHA: Will the Minister of 
SHIPPING, ROAD TRNASPORT AND HIGHWAYS be 
pleased to state: 

<a) whether the National Highway No. 24 from Hapur 
to Garh Mukteshwar (UP) is heavily damaged and a 
number of speed breakers of great height constructed 
there are damaging the small vehicles; 

(b) If so, the reasons for the highway not being kept 
in proper condition and the violation of the provisions 
contained in the motor Vehicles Act; 

(c) whether the condition of the National Highway 
No. 2 from Badarpur to Ballabhgarh is very poor causing 
damage to small vehicles; and 

(d) If so, the time by when the highways will be 
brought in proper condition all through upto Agra? 

THE MINISTER OF STATE IN, THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) Pot hole filling and patch 
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repair work on Hapur to Garhmukteshwar section of 
National Highway No~ 24 has recently been carried out 
and at present the road Is in traffic worthy condition. 
Further, agreement for the work of widening to four lanes 
and strengthening of existing two lanes of Hapur-
Garhmukteshwar section of National Highway No. 24 
including bridge over river Ganga has been signed. 

In some densely populated areas local residents have 
constructed a few speed-breakers, which are not of great 
height. Instructions are issued from time to time for 
removal of the speed-breakers. 

(c) Routine maintenance Including patch repair and 
pot-hole filling is being done. For the work of rehabilitation 
and overlaying of this section tendering process has 
already been initiated. As such the condition of the 
National Highway No. 2 from Badarpur to Ballabhgarh is 
satisfactory . 

(d) The stretch from Delhi to Agra of National 
Highway No. 2 is generally in good condition. The 
proposed work of Improvement of pavement will be 
completed by December 2005. 

(Trans/a/ion] 

IASIIPS Quitting Services 

893. SHRIMATI KIRAN MAHESHWARI: Will the 
PRIME MINISTER be pleased to state: 

(a) whether there is a rise In quitting of services by 
the lAS/IPS Officers during the last few years; 

(b) if so, the reasons therefor; 

(c) whether this has affected the administrative system 
of the country; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI): 
(a) As per information available with the Central 
Government, 79 IASIIPS officers have taken voluntary 
retirement or resigned from the service during the last 
three years. This number does not include voluntary 
retirement of IAS/IPS officers who retired from the service 
after giving 3 months' notice to the State Government 

concemed under Rule 16(2) of the All India Servloee 
(Death Cum Retirement Benefits) Rules, 1958. 

(b) Generally, officers take voluntary retirement or 
resign from the .. rvice to take up appointments on other 
statutory posts under the Govemment or sometimes for 
personal reasons. 

(e) and (d) No, Sir. 

/English] 

Ports Damaged due to Tsunami 

894. SHRI ASADUDDIN OWAISI: 
SHRI EKNATH MAHADEO GAH<WAD: 
SHRIMATI NIVEDITA MANE: 
SHRI BRAJESH PATHAK: 
SHRI S.D. MANDLlK: 

WUI the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleaeed to state: 

(a) whether Southem Ports have suffered damage 
due to Tsunami; 

(b) " so, the details thereof, Port-wi .. ; 

(e) the detaHs of busineas lost by the ports u a 
result thereof; 

(d) whether the Govemment has formulated any 
scheme for reconstruction of th .. e porta; 

(e) If so, the details thereof; and 

(f) the steps taken by the Government to check 
recurrence of damages caused due to such Incidents? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (e) Damage 
to ports in southern parts of the country and in Andaman 
& Nicobar lliands hal occurred due to Tsunami. Ports 
other than major ports are under he administrative control 
of the State Governments concerned. In case of major 
ports, damages have occurred in Chennal, Visakhapatnam 
and Tuticorin Ports. In the case of major ports, a loss of 
business of As. 3.0 crores took place In Chennai Port. 
Damage to port and harbour infrastructure In Andaman & 
Nicobar Islands have also taken place. Repair/construction 
of temporary jettietlramps have been carried out in almost 
aU the Islands of Andaman & Nicobar and In the major 
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ports of Chennai, Visakhapatnam and Tuticorin. An 
amount of Rs. 492.76 crores has been estimated for 
repair/restoration/renovationlreplacement of infrastructure 
damaged. In addition, a sum of approx. Rs. 1270 crores 
has tentatively been estimated for creation of additional 
facilities. 

(f) Expert from liT Chennai and Roorkee, Water and 
Power Consultancy Services (WAPCOS), New Delhi and 
Central Water and Power Research Station, (CWPRS). 
Pune are being consulted for the repair/restoration/ 
reconstruction/replacement works. 

Setting up of new Scientific Institutions 

895. SHRI A.K. MOORTHY: Win the Minister of 
SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether the Govemment proposes to set up more 
centres of scientific Institutions of excellence as demanded 
by several quarters; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SIBAL): (a) to (c) Yea Sir. 
Government has already set up many centres of 
excellence in key and strategic areas of Science & 
Technology. Action has been initiated to establish more 
such centres and are in various stages of processing. 

(Translation} 

Supply of Pen·fll .... n.ulln 

896. SHRI JAI PRAKASH: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Govemment has studied the report 
01 the Committee constituted for withdrawal of ban on 
supply of pen-fill-insulin to the beneficiaries of the Central 
Government Health SCheme and the diabetic patients; 

(b) if so, the steps taken by the Govemment on the 
basis of the recommendations made by the Committee; 
and 

'c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (c) The report of the Expert 
Committee is under examination. 

{English] 

Indira Gandhi Regional Institute of Medical 
Sclenc •• 

897. SHRI M.K. SUBBA: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a) whether the Government is aware that the setting 
up of the North-Eastem Indira Gandhi Regional Institute 
of Medical Sciences at Shillong has been inordinately 
delayed; 

(b) If so, the reasons therefor; 

(c) the time by when it was originally scheduled to 
be functional; 

(d) the estimated cost of and cost of escalation 
suffered due to delay; 

(e) the salient features of the proposed Institute; 
and 

(f) the steps taken/proposed to be taken to expedite 
completion of it? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (f) The Govemment has 
approved the revised project in 2001 on setting up of the 
North Eastem Indira Gandhi Regional Institute of Health 
& Medical Sciences at Shillong at a cost of Rs. 422.60 
crore. The project provides for a Post-graduate Institute 
with 500 bedded referral hospital with 35 specialities/super-
specialities teaching departments and a Nursing College 
with annual intake of 50 students. The project was 
Originally scheduled to be completed by March. 2005. 
The construction activities which have been divided into 
packages are under progress. The project has been 
slightly delayed vis-a-vis the target completion date due 
to delay in some packages of construction activities and 
on procurement of equipment. However, through regular 
monitoring at various levels, it is being ensured that the 
project is completed during this year. The project is not 
likely to have any cost escalation as there is no 
anticipated Inordinate delay. 
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Amount for proposed AIIMS at Rlshlke'" 

898. MAJ. GEN. (RETD.) B.C. KHANDURI : Will the 
Minister of HEALTH AND FAMilY WELFARE be pleased 
to refer to the reply given on the floor 01 the House on 
the establishment of AJIMS dated December 21, 2004 
and state: 

(a) whether the Government has sanctioned and 
released funds as stated In the reply; and 

(b) if so, the amount of money sanctioned and spent 
since December, 2004 for AIIMS at Rishikesh (UttaranchaJ)? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMilY WelFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) The approval of the competent 
authority to the scheme for establishment of AIIMS like 
institutions is yet to be obtained. The funds have, therefore 
been released only for start up activities like construction 
of boundary wall etc. at the sites. The construction of 
boundary wall at Rishikesh has been completed. 

(b) In view of (a) above, there has been no sanction! 
release of funds for AIIMS, Rishlkesh (Uttaranchal) since 
December, 2004. 

Electronic Telephone Exchangee 

899. SHRI RAJESH VERMA: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) the details of electronic telephone exchanges set 
up in Uttar Pradesh during the last three years; 

(b) the details of the electronic telephone exchanges 
proposed to be set up during 2004-05; and 

(c) the details of other steps being taken to improve 
the communication facility in Uttar Pradesh? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEl AHMAD): (a) 386 electronic telephone 
exchanges were set up during the lest three years in 
Uttar Pradesh as per the details mentioned below: 

Year UP (East) UP (West) Total 

2001·02 131 102 233 

2002-03 49 52 101 

2003-04 20 12 32 

200 166 368 

(b) 16 electronic telephone exchanges are proposed 
to be set up In Uttar Pradesh during 2004-05 as per the 
details given In the enclol8d statement. 

(c) The detaHs of other steps being tai<en to Improve 
the communication facility In Uttar Pradesh are given 
below: 

(I) Enhancing the customers bue for Mobile as 
well es Wll by increasing capacity as well as 
coverage. 

(Ii) Providing the new services like Intelligent 
Network (IN), Broad Band and High Speed Data 
etc. 

(iii) Computerisation of fault repair service & 
customer care service. 

lMllIiIa of tJ/tIcflf:Jnic IIXchl1f7gf1S PI'OfJO$«I 10 btl SIll up 
in UItllr Pradesh dun'ng 2004-05 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

Name of Station 

UP (£ast) TslBCOIT1 Citr:!e 

UP Tech. Institute 

Medical Chowk 

Hindi Sahitya Kendra 

Jopling Ganj 

Kushlnagar 

Rath Bus Stand 

laplace Building 

Bhagwa Chungi 

Awas Vikas 

Barauna 

Gorahara 

Baragaon 

UP (WtI$f) TtIItIcom Circ!tJ 

Shalimar Garden 

BriJ Vlhar 

Dehradun Road 

Jarcha 

District 

Allahabad 

Allahabad 

Allahabad 

Ballia 

Deoria 

Hamlrpur 

lucknow 

Pratapgarh 

Sitapur 

Azamgarh 

Azamgarh 

Banda 

Ghaziabad 

Ghazlabad 

Saharanpur 

Nolda 
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Direct journey between Agartala and Kolkata 

900. SHRI HANNAN MOLLAH: Will the Minister of 
EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Union Govemment is aware that the 
present double entry system of passports for the 
passengers travelling between Agartala and Kolkata 
through Bangladesh is causing longer time for completion 
of the joumey; 

(b) if so, whether the Government is contemplating 
any proposal for direct journey between Agartala and 
Kolkata through Bangladesh without any break in the 
journey and change of vehicles; and 

(c) if so, the steps to be initiated by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) Yes Sir. 

(b) and (c) The Kolkata-Dhaka bus service has been 
operational since June 1999 while the Agartala-Dhaka 
bus service started in September 2003. Govemment of 
India is currently examining a proposal to start a direct 
bus service between Agartala and Kolkata via Dhaka. 
The matter has not yet been taken up with the 
Government of Bangladesh. 

Cellular Telephone Capacity In Tamil Nadu 

901. SHRI K.C. PALANISAMY: WUI the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the BSNL has any plans to increase the 
cellular telephone capacity in Tamil Nadu; 

(b) if so, the details thereof; 

(c) the present cellular telephone capacity in the 
State; 

(d) the number of people currently In the waiting list 
for connections; 

(e) whether the BSNL proposes to establish more 
cellular telephone towers in Tamil Nadu; and 

(I) if so, the details therfof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (c) Yes, Sir. As on 
31.1.2005, Bharat Sanchar Nigam Limited (BSNL) Is 
having Cellular Network Capacity of 10,69,502 lines In 
the State of Tamil Nadu and additional capacity of 
13,84,800 lines is under implementation. 

(d) As a policy, no waiting list is being maintained 
for cellular connections particularty in a highly competitive 
environment in the State of Tamil Nadu. However, about 
65,000 enquiries have been received for new cellular 
connections in Tamil Nadu. 

(e) and (f) Yes, Sir. BSNL Is in the process of 
installing around 1875 Radio Base Station (Cellular tower) 
in Tamil Nadu during the current year. 

{Trans/ation} 

Special Package for Uahara.htra 

902. SHRI BAPU HARI CHAURE: Will the Minister 
of SMALL SCALE INDUSTRIES be pleased to state: 

(a) whether any special package for Maharuhtra has 
been provided in the Tenth Five Year Plan to 8trengthen 
small scale industries; 

(b) If so, the details thereof; and 

(c) If not, the reasons therefor? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHAVIR PRASAD): (a) No, Sir. 

(b) Does not arise. 

(c) The development of small scale industries i8 
primarily the responsibility of the respective State/Union 
Territory (UT) Government/Administration. The Central 
Govemment, however, supports and supplements the 
efforts of the State/lJT Govemments/Administration through 
various schemes/programmes relating to credit, 
infrastructural development, technology upgradatlon, 
marketing, entrepreneurial developm~nt, etc. These are 
implemented across the country, Including the State of 
Maharashtra. 
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(Eng/ish} 

Bridges on N.H. In WMt Bengal 

903. SHRI HITEN BARMAN: WIH the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the details of bridges on the various National 
highways oonstnJeted in West Bengal during the lut three 
years and till date; 

(b) the details of bridges proposed to be constructed 
during the next three years in the State; and 

(c) the details of funds allocated and proposed to be 
allocated for the same during this period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) 74 bridges have been constructed 
on the various National Highways In Weat Bengal during 
the last three years and till date. The details are given 
in the enclosed statement. 

(b) and (c) the development of National Highways 
(NHs) including construction of bridges is a continuous 
process. 104 bridges have been identified for construction 
on the various National Highways in the State (vide detaHa 
at Annexure) In a phased manner in the subaequent 
Annual Plans depending upon inter.se priority and the 
availability of funds. Funds are aHocated State-win and 
no separate allocation is made for bridges. 

51. NH 
No. No. 

No. of bridgea constructed on the 
various National Highways during the 

lut three years and till date 

No. of bridges identified for 
construction on the various 

National Highways 

1. 2 

2. 6 

3. 31 

4. 31e 

5. 34 

6. 36 

7. 41 

8. 55 

9. 60 

NHs 

Ship P .... nger Service from Jemnager to Mumbal 

904. SHRI VIKRAMBHAI ARJANBHAI MADAM: WUI 
the Minister of SHIPPING, ROAD TRNASPORT AND 
HIGHWAYS be pleased to state: 

(a) whether there is .ny proposal to Introduce ship 
passenger service from Jamnagar to Mumbal; 

31 

15 

12 

4 

5 

5 

74 

(b) If so, the details thereof; and 

4 

3 

19 

20 

31 

13 

14 

104 

(c) the time by when It is likely to be implemented? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) No, Sir. 

(b) and (0) Do not arise. 
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Incentive. to BackWard Area. 

905. SHRI G. KARUNAKARA REDDY: 
PROF. M. RAMADASS: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Union Government proposes to 
withdraw various incentives being provided to backward 
areas in the country; 

(b) if so, the details thereof; 

(c) the relative spread of population in various 
backward areas of the country and the financial and 
auxiliary incentives being provided to these areas; 

(d) the features of backward districts facility created 
in the Planning Commission; 

(e) the number of backward districts which availed 
this facility since its inception; 

(f) whether the Government proposes to extend this 
facility to tackle the backwardness in the country; and 

(g) if so, the details thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) No, sir. 

(b) Does not arise. 

(c) and (d) The population of 147 districts covered 
under the Backward Districts Initiative of the Rashtriya 
Sam Vikas Yojana accounts for 26 per cent of the total 
population of the country. A sum of Rs. 45 crore is to be 
provided for each district over a period of three years to 
fill critical gaps in physical and social infrastructure and 
livelihood support: 

(e) Out of 147 districts covered under the scheme, 
the District Plans of 129 districts have so far been 
approved and funds have started flowing to the districts. 

(I) and (9) The Union Finance Minister In his Budget 
Speech for 2005-06 has announced .-the establishment of 
a Backward Regions Grant Fund to tackle the problem 
of backwardness in the country. 

[Tmns/Btionj 

Implament8tton of R...",.lon Polley 

906. SHRI BRAJESH PATHAK: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Govemment Is aware that the 
Ministries/Departments and Undertakings are not 
Implementing the reservation policy In appointments 
effectively; 

(b) If 80, the details thereof; 

(c) the action taken/proposed to be taken by the 
Govemment to fill up the vacant posts In view of the 
recommendations of the National Commis.lon for 
Scheduled Castes/Scheduled Tribes; 

(d) whether the Govemment proposes to bring a Bill 
in this regard; 

(e) if so, the details thereof; 

(f) whether any request/memoranda have been 
received from the Members of Parliament In this regard; 
and 

(g) if so, the action taken or proposed to be taken 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI): 
(a) No, Sir. 

(b) Does not arise. 

(c) A Special Recruitment Drive has been launched 
to fill up the backlog reserved vacancies of SCs and 
STs. 

(d) and (e) The Govemment has already Introduced 
the Scheduled Castes, Scheduled· Tribes and Other 
Backward Classes (Reservation in Posts and Services) 
Bill, 2004 in the Rajya Sabha. 

(f) Yes, Sir. 

(g) As stated in reply to para (d) the Bill has already 
been Introduced in the Parliament. 
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(English! 

Suspension of Office,. 

907. SHRI SHRIPAD YESSO NAIK: Will the PRIME 
MINISTER be pleased to state: 

(a) the policy of the Govemment towards suspension 
of officers; 

(b) the number of officers under suspension and since 
when; 

(c) the steps taken to ensure that disciplinary action 
is taken in a time-bound manner; and 

(d) the amount disbursed as suspension allowance 
every year? 

THE MINiSTER OF STATE IN THE MINISTRY OF 
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENARY AFFAIRS (SHRI SURESH PACHAURI): 
(a) In accordance with the provisions of rule 10 of the 
CCS (CCA) Rules, 1965, the competent authority may 
place a Govemment servant under suspension: 

(i) Where a disciplinary proceeding against him is 
contemplated or is pending; or 

(ii) where. in the opinion of the authority aforesaid, 
he has 'engaged himself in activities prejudicial 
to the interest of the security of the State; or 

(iii) where a case against him in respect of any 
criminal offence is under Investigation, inquiry 
or trial. 

(b) and (c) Suspension of officers as and when 
required, is made by various disciplinary/appointing 
authorities spr6ad over the various Ministries/Departments! 
Offices of the Government of india. Such information is 
not centrally monitored/available. 

(c) Govemment have issued instructions prescribing 
various measures to reduce delays in disposal of 
disciplinary cases. 

Unwanted Catl. In Mobile Phon •• 

908. SHRI SURESH KURUP: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Government has been issUed notice 
by 1t1e Supreme Court regarding a petition pertaining to 
'uncalled for' caDs In mobile phon .. ; and 

(b) if so, the response of the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. 

(b) In the petition filed in Supreme Court of India, 
the petitioner has raised a queatlon of paaatng on the 
subscriber Information by the Mobile Service Providers to 
TelemarXeting service provlderalbank ate. In this respect, 
the relevant extracts of the 'Ucence Agr .. ment for 
provision of Celluiar Mobile Telephone Service' an Indian 
Telegraph Rule pertaining to subscriber information and 
publication of Telephone Directory are given below: 

(I) Extraet of UeenC8 Agreement for provision of 
Cellular Mobil, Telephone Service 

Scheclul.II, Part-II 

18.1 Determination of TRAI with regard to publication 
of telephone service directory containing 
Information pf subscribers of Cellular Mobile 
Telephone Service shall be applicable and 
binding. 

29.3 The Licensee shall be responsive to the 
complaints lodged by hie aubecribers 

Schedule-II, Part-V 

31.5 Any dispute, with regard to the provision of 
Service shall be a matter only between the 
aggrieved party and the Licensee, who shall duly 
notify this to all before providing the Service. 
And In no case the Licensor shall bear any 
liability or responsibility in the matter. 

Seheclul.II, Part-VI 

42.2 Subject to conditions contained in these terms 
and conditions, the Licensee shall take all 
necessary steps to safeguard the privacy and 
confidentiality of any Information about a third 
party and Its business to whom It provides the 
service and from whom it has acquired such 
information by virtue of the Service provided and 
shall use its beat endeavours to secure that: 
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{a) No person acting on behalf of the Licensee or 
the Licensee divulges or uses any such 
information except as may be necessary in the 
course of providing such Service to the Third 
Party; and 

(b) No such person seeks such infonnation other 
than is necessary for the purpose of providing 
Service to the Third Party. 

Provided the above para shall not apply where 

(a) The infonnation relates to a specific party and 
that party has consented in writing to such 
infonnation being divulged or used, and such 
infonnation is divulged or used in accordance 
with the tenns of that consent; or 

(b) The infonnation is already open to the public 
and otherwise known. 

42.3 The licensee shall take necessary steps to 
ensure that the Licensee and any person(s) 
acting on its behalf observe confidentiality of 
customer infonnation. 

(ii) Rule 458 of Indian telegraph Rule., 1951: 

Except with the pennission of the Telegraph 
Authority no person shall publish any list of 
talephone subscribers. 

From the above provisions of Licence Agreement and 
Rule 458 of ITR, 1951, it is evident that sufficient 
safeguard has been provided for the subscribes so that 
their information is not passed on by the Licensed Mobile 
Operators to the Teie Marketing Service provlderslbanks 
etc. 

Lok Pal Bill 

909. SHRIMATI D. PURANDESWARI: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government is likely to bring forward 
the Lok Pal Bill in the current session of Pariiament; 

(b) if so, the major provisions made in the Bill; 

(c) whether there will be Lok Pal at the Centre; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI): 
(a) to (e) Action to bring forward the Lok Pal Bill in the 
Pariiament is under process. 

{TmnslsHon} 

Diversion of PMRY Funds 

910. SHRI RAMOAS ATHAWALE: Will the Minister 
of AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) whether the Government is aware of the fact that 
funds earmarked for PMRY are being used for other 
purposes especially in tribal areas; 

(b) if so, the details thereof; and 

(c) the steps taken/proposed to be taken by the 
Govemment in this regard? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHAVIR PRASAD): (a) No, Sir 

(b) Does not arise in view of (a) above. 

(c) Proper utilisation of the funds released under the 
Prime Minister's Rozgar Yojana (PMRY) is ensured by 
laying down clear guidelines and norms for the use of 
these funds, linking of fund release to the 'Utilisation 
Certificate' for the funds already released, back-ended 
disbursement of subsidy by banks, disbursement of loan 
by way of third party cheque to the supplier of goods 
rather than to the borrower directly, strict dealing of cases 
of misappropriation of funds, etc. 

[English} 

Amount earm.rked for By.p ..... 

911. SHRI P.C. THOMAS: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the amount earmarked for by-passu on the 
National Highways passing through Kerala;and 
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(b) the details thereof the present 6tatu6 of each of 
them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) The construction of 
bypasses on National Highways in Kerala has been taken 
up in a phased manner due to high tost of land 
acquisition and construction. Govemment has formulated 
a comprehensive annual plan for the year 2004-05 for 

51. Name of Bypass 
No. 

1 . Kozhikode bypass 

2. Kotiam bypaes 

3. Allapuzha ~ypaS8 

4. Thiruvananthapuram-
Neyyattinkara bypass 

5. Thalassery-Mahe 
bypass 

6. Kollandy deviation 
bypass 

7. Tripunithura bypass 

NH 
No. 

17 

47 

47 

47 

17 

17 

49 

Biotech Park. 

912. SHRI MAHESH KANODIA: 

Total 
Length 

(km) 

28.124 

13.141 

7.58 

44.253 

18.031 

11.213 

9.00 

SHRI BHUPENDRASINH SOLANKI: 
SHRI P.S. GADHAVI: 
SHRI RATILAL KALIDAS VARMA: 

WHI the Minister of SCIENCE AND TECHNOLOGY 
be pleased to state: 

development of National Highways, including construction 
of bypasses. Funds are allocated State-wise for the 
development works and no separate allocation Is made 
tor byp888es. The allocation for the State of Kerala for 
the year 2004-05 is Rs.71.oo crore. 

The details of on going bypasses on National 
Highways in Kerala along with the status are given in 
the enclosed statement. 

No. of 
Phases 

4 

4 

2 

2 

2 

2 

3 

Status 

Phase I (7.254 km) completed. 
Phase III (6.37 Km) wort< in progreaa. 
Phase II (11.760 km) LA completed. 
Phase IV (2.74 km) LA completed. 
Construction included In Annual Plan 2004-
05. 

Phase-I (3.266 km) completed. 
Phase-II (1.475 km) completed. 
Phase III & IV (8.4 km) LA completed 

Phas8-1 (3.73 km) complet8d. 
Phase-II (3.85 km) wort< In progreas except 
two ROBs. 

Phase-I (22.6 km) completed. 
Phase-II (21.9 km) LA in 3.27 km completed 
and in progress in another 5.47 km. 

Phase I (7.14 km) LA completed. 
Phase II (10.89 km) LA completed in 2 km 

Phase I (5 km) LA in progress. 
Phase II (6.213 km) LA in progreu. 

Phase I (3.75 km) LA In progress 

(a) whether the Govemment of Gujarat has sent a 
proposal for setting up a Biotech Part< at Vadodara In 
the State; 

(b) whether the Govemment has finalized the project 
report and also earmart<ed an amount of Rs. 27 crorea 
for the purpose; 

(c) H so, the present status of the proposal; and 
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(d) the details of other Bio-tech Parks approved by 
the Central Government? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SIBAL): (a) Yes, Sir. 

(b) and (c) Department of Biotechnology did receive 
a proposal from Government of Gujarat for setting up of 
Biotechnology Park at Vadodara. As per the approved 
Expenditure Finance Committee (EFC) provisions of 
Department of Biotechnology for 10th Five Year Plan there 
is a provio;ion to set up only two Biotech Parks. Till now, 
this department has already supported two Biotech Parks 
in the country and at present there is no provision in the 
EFC to support any other project on the Biotechnology 
Park. Hence, department has requested Planning 
Commission to provide the funds to Government of 
Gujarat directly. Science and Technology Department of 
Government of Gujarat has informed the Department of 
Biotechnology that Planning Commission has already 
provided a grant of Rs. 15.00 crores directly to the Gujarat 
Government for the proposed park. 

(d) Department of Biotechnology has approved two 
Biotechnology Parks at Lucknow in UP and at Hyderabad 
(Biotechnology Incubation Centre) in A.P. 

ITrans/akonj 

Mobile Service In the Country 

913. SHRI HEMLAL MURMU: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) the total number of mobile connections provided 
by the BSNL and the MTNL in each States as on date; 

(b) the total number of BTS or mobile service 
equipments installed in each State; 

(c) whether the existing mobile equipments are 
enough in number to cater to the mobile connections 
already provided; 

(d) whether the Government proposes to provide 
better mobile service in the c~ntry; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) The total number of mobile 
connections provided by Bharat Sanchar Nigam Limited 
(BSNL) and Mahanagar Telephone Nigam Limited (MTNL) 
as on 31.1.2005 are 86,99,352 and 6,89,521 respectively. 
The State-wise details are given in the enclosed 
statement. 

(b) The total number of BTS installed by BSNL and 
MTNL as on 31.1.2005 are 8407 and 611 respectively. 
The State-wise details are given in the enclosed 
statement. 

(c) Yes, Sir. 

(d) and (e) MTNL Is providing mobile service in Delhi 
and Mumbai metros only. MTNL is making continuous 
efforts to improve its quality of service and enhance 
progressively the capacity of It mobile network. MTNL is 
offering WAP, GPRS (General Packet Radio Service), 
MMS (Multi Media Messaging Service) and other value 
added services at par with private operators. 

BSNL launched its cellular mobile service in October, 
2002 and within a short span of two years and 4 months, 
it has already covered 583 District Headquarters out of 
596 District Headquarters and 3483 cltlesltowns in the 
country including Tehsil Headquarters, National Highways, 
important Pilgrimage centers, tourist places etc. with GSM 
Mobile Service. BSNL is providing Voice and SMS over 
its GSM network in all its licensed Service Areas. Further, 
it has launched GPRS and MMS in all Service Areas 
except West Zone (Maharashtra, Madhya Pradesh and 
Gujarat Telecom Circle Service Areas) where action has 
been taken for launch of the saId services in 2005. BSNL 
has also taken action for launching of EDGE (Enhanced 
Data Rates for GSM Evolution) for provision of high data 
rate, over its mobile network in 2005. BSNL is further 
augmenting existing mobile telephone capacity by 
12 million lines during 2005-06. 

Thus BSNL and MTNL are keeping pace with the 
advancement in technology and providing better eervlces 
to their subscribers. 
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SIJIltlmM7t 

Circle-wise Number of Csllular connections and Brs inslsllsd by BSNL IItId MTNL _ on 31.1.2005 

SI.No. Circle Working COIVIactions No. of BTS 

1. Andaman' and Nicobar 8846 8 

2. Andhra Pradesh 805290 697 

3. Assam 149800 207 

4. Bihar 237752 277 

5. Chattisgarh 32843 55 

6. Chennai Telephone District 316666 298 

7. Delhi (MTNL) 318127 296 

8. Gujarat 520505 507 

9. Himachal Pradesh 101883 121 

10. Haryana 286750 248 

11. Jammu and Kashmir 146033 122 

12. Jharkhand 164331 200 

13. Kamataka 682159 768 

14. Kerala 739091 703 

15. Kolkata Telephones (Excluding West 248699 157 

Bengal) 

16. Madhya Pradesh 125644 197 

17. Maharashtra (Including Goa excluding 690277 550 

Mumbai) 

18. Mumbai (MTNL) 371394 315 

19. NE I (Mizoram, Meghalaya, Trlpura) 46246 63 

20. NE II (Nagaland, Manipur, Arunachal, Pradesh) 33597 63 

21. Orissa 291233 238 

22. Punjab 342928 410 

23. Rajasthan 370527 366 

24. Tamil Nadu (Including Pondicherry and 822977 795 

excluding Chennai TO) 

25. Uttar Pradesh (E) 714664 633 

26. Uttar Pradesh (W) 407545 314 

27. Uttaranchal 
131069 109 

28 West Bengal (Including Sikkim and 281995 301 

excluding Koikata) 

Total 
9388873 9018 
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(English} 

Special Grant to Tamil Nadu 

914. SHRI ANANTH KUMAR: Will the PRIME 
MINISTER be pleased to state: 

(a) whether Tamil Nadu Government has requested 
for special grants from the Union Government; 

(b) if so, the fund from which the said grant was 
provided; 

(c) whether the Union Government has issued 

guidelines to Tamil Nadu Government regarding the use 
of the Special grant provided to it; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) to (c) Yes, 
Sir. An outlay of Rs. 8001 crores has been approved for 
the Annual Plan 2004-05 of Tam" Nadu which includes 
one-time additional Central asaistance of As. 86.72 crores 
for priority schemes of special Importance to the State 
Government. 

(d) A copy of the guidelines (Fonn GFR 19-A) is 
enclosed as statement. 

SIIIltHNnl 

FORMS 

FORM GFR 19-A 
[SH Government of India's Decision (1) below Rule 150] 

SI. Letter 
No. No. & Date 

Total 

Form of Utilisation Certificate 

Amount Certified that out of Rs. .. .... of Rs. .. ....... of grant-
in-aid & Loans approved by Planning Commission 
as ACA vide Letter No. ...... date ......... and 
sanctioned by the Ministry of Finance vide letter 
No. given in the margin during the year ...... and 
Rs. . . . . . . on account of unspent balance of the 
previous year, a sum of Rs. .. .... has been utilised 
for the purpose for which -it was sanctioned and 
that the balance of Rs. ...... remaining unutilised at 
the end of the year has been surrendered to 
Govemment (vide no .... date ... )/will be adjusted 
towards the grant-in-aid & loan payable during the 
next year. 

2. Certified that I have satisfied myself that the conditions on which the ACA was sanctioned have been duly 
fulfilled/are being fulfilled and that I have exercised the following checks to see that the money was actually utilized for 
the purpose for which It was sanctioned. 

Kinds of Checks exefCissd' 

1. Vouchers and Books of Accounts. 
2. Measurement Books. 
3. Grants-ln-aidILoan Register 

4. Expenditure Register 
Signature .. . 

Designation .. . 
Date .. . 

Give details applicable. 
[GM., MF., C.M. No. F. 14(1)-E ,II (A)I73, dated the 23rd April, 1975) 
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fTmnslstionj (d) the number of each of the said connections 
provided in the rural and urban areas re'pectlvely; 
and 

Progrnl of Telecom Sector 

915. SHRIMATI JAYAPRADA: 
SHRI RAMJILAL SUMAN: (e) the number of the said connections provided In 

the metro cities? 
Will the Minister of COMMUNICATIONS AND 

INFORMATION TECHNOLOGY be pleased to state: THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (8) It is fact due to 
overwhelming progress in providing telephone connections 
in the country in recent years, the telephones per 100 of 
population has riIIen to 8.59 as on 31.12.2004. As on 
this date, the total number of phones were 9.28.91.737. 

(a) whether the overwhelming progress in providing 
telephone connections in the country In recent years has 
increased their number to 8.37 per cent at present; 

(b) H so. the details thereof; 

(c) the number of mobile and fixed line telephone 
connections provided in the years 2002-03 and 2003-04 
and by December 2004. State-wiae; (b) to (e) The datalls are given in the enclosed 

statement. 

51.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

DBtsils of Slsftl-wise Numbsr of Mobile and Fixed Line T~ ConnecIions 

Name of State 

2 

Andaman and Nicobar 

AndIva p~ 

Assam 

BihIr 

Haryana 

Himachal Pladeeh 

Jammu nI Kashmir 

Net AcIievemenI during 2OQ2'()3 

Axed + Mobile Rural 
WLL 

3 4 5 

Urban Fixed + Mobile 
wu. 

6 7 8 

Ad1ievemenI " 10 31.12.2004 

Rural lJIban Fixed + Mobile 
WLl 

9 10 11 12 13 

2362 2083 2125 2320 2810 4004 1912 4902 972 1693 1035 

Urban 

14 

1630 

220390 387484 123212 484662 784395 1018119 183802 1818972 -t01878 1833291 285911 1002818 

55555 18620 26827 47348 33855 39099 15370 57584 13894 148837 10353 150378 

45881 104i63 86944 84880 233480 184303 21139 398824 -88275 350278 I. 269135 

19275 15493 21200 13568 47696 16579 12826 51849 lInt 1207 7823 5165 

217838 ST7778 140541 855075 380725 1027809 28040 1360494 -344804 1318189 32323 e41082 

133615 144408 57026 220997 233543 299515 21602 511456 ·103781 486882 33587 329494 

29108 38675 25830 41953 11707 108218 9212 110713 7890 135382 84274 78998 

38019 o 23422 14597 27820 40100 8753 59167 17712 170922 8031 180603 

32350 31753 24148 38955 57036 70725 12183 115598 11007 80961 4252 8nt8 

205466 421279 90596 536149 884822 940002 'lZT72 1602062 -315167 1554307 13317 1225123 

308197 2Il25OO 308738 285859 615196 606301 202788 1018709 ·74238 1079641 224898 780605 

136587 212569 3385i 315297 337072 m34 61067 8211839 ·107353 638007 ·17058 547710 
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14. 

15. 

16. 

17. 

18. 

19 

20. 

21. 

22. 

1. 

2. 

3. 

4. 

Wlitttln AnsWflfS 

2 

Maharashtra-Mumbai 

Orissa 

~ 

Rajasthan 

Tamil Nadu-Chennal 

Uttar Pradesh 

west Bengal-KoIkatIa 

Koikatla 

Chennai 

Delhi 

Mumbai 

Total 

MARCH 9, 2006 10 OlJtlMlons 852 

3 4 5 6 7 8 9 10 11 12 13 14 

399296 524348 181294 742350 441035 1334589 105031 1670593 ·315180 1469248 118505 1035563 

35151 4180 11524 27807 36815 21939 19265 39489 8330 61431 ·52676 122437 

59679 82162 51320 90521 161409 139257 29805 270881 -35697 294342 17570 241075 

166743 568804 86310 649237 407363 1139974 43952 1603385 ·243826 1380665 72810 1064029 

185244 127961 59501 253704 328411 364527 48574 644364 -87217 823968 43164 693687 

192851 319721 564686 ·52114 386975 1012m 69753 1329999 ·143340 1518204 89990 1284874 

24434 26425 11m S9085 33633 S9OO7 13101 79539 9967 44538 7636 46869 

90247 380743 237029 233961 586765 1049679 ·110535 1746979 -418578 2018752 18108 1582066 

125411 104484 88832 141063 147019 ~33026 45190 234855 ·2100 406645 25805 378740 

METRO-CITIES 

26674 228413 o 255087 414320 7242 o 421562 ·284853 1303630 o 10189n 

36225 189916 o 226141 575516 535332 o 1110848 -442042 995928 o 553886 

143147 738483 o 881830 990301 1434081 o 2424382 ·764950 1912375 o 1147425 

4134485 714955 o 4849440 1119743 1141105 o 2260848 -618311 1840603 o 1222292 

4341631 1871767 o 6212298 3099880 311n60 o 6217640 ·2109956 6052536 o 3942580 

Patient. to Purch... Medicine. from Outside (f) if not, the reasons therefor? 

916. SHRIMATI KALPNA RAMESH NARHIRE: Will 
the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

lHE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) to (f) In so far as Central 
Government Hospitals in Delhi, namely, Dr. R.M.L. 
Hospital, Safdarjung Hospital and LHMC & its associated 
hospitals are concerned, all the medicines as per hospital 
formulary, are provided to the patients free of cost. 

(a) whether the Government is aware that patients in 
the Government hospitals located in NCT are asked to 
purchase medicines and other items necessary for their 
treatment from outsi"e the hospitals despite availability of 
such items in hospitals; 

(b) if so, the reasons therefor, 

(c) the steps taken/proposed to be taken by the 
Government to check It; 

(d) whether the Govemment proposes to constitute 
any Committee to find out the facta: 

<e) if so, the time by which It Is likely to be 
constituted; and 

So far as the All India Institute of Medical Sciences 
(AIIMS) Is concemed, all life saving emergency medicines 
and surgical items as per Institute's formulary, are issued 
to all patients irrespective of their social and economic 
status. Certain essential drugs which are stocked in the 
Institute in limited quantity are l$Sued only to those 
patients who cannot afford to buy such medicines. Patients 
admitted in private wards are however required to buy 
the medicines (other than life saving/emergency medicines) 
themselves. Further, costly medicine~ and essential drugs 
(such as antl·cancer drugs, higher antibiotics) nutritional 
supplement and high cost surgical disposable etc. are 
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required to be procured by the patients from their sources. 
For poor and indigent patient there is provision for 
financial help from Hospital Poor Patient's Fund; and 
National IlInesa Assistance Fund etc. 

{English} 

Akola by Pa.. on N.H. 6 

917. SHRI SANJAY DHOTRE: W"I the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether Akola (Maharashtra) by pass on National 
Highway No. 6 was included in the Annual Plan of 2003-
04; 

(b) if so, whether it was also included in the Annual 
Plan of 2004-05; 

(c) whether the work has been sanctioned; 

(d) if not, the time by when the work Is likely to be 
sanctioned; and 

(e) the time frame in which work is likely to start 
and the target fixed for its completion? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) Yes, Sir. 

(c) No, Sir. 

(d) and (e) The proposal for construction of Akola 
bypass is required to be approved by the Expenditure 
Finance Committee (EFC) as a pre-requisite before the 
sanction of the estimate. EFC meeting has not yet been 
held. It is, therefore, premature to indicate likely date of 
sanction, dates of start and completion of the work. 

Down.lzlng In P08tlll Sector 

918. SHRI N.N. KRISHNADAS: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(8) Whether any decision has been taken by the 
Ministry to downsize staff in the Postal Sector; 

(b) if so, the details thereof; 

(c) whether the Govemment Ie aware that eeveraI 
posts are being abolished In several poet offices; and 

(d) If so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) As per the policy 
of the Govemment, the vacancies under the Annual Direct 
Recruitment Plans are required to be cleared by the 
Screening Committee. This Committee Is required to 
ensure that 1/3"' vacancies against direct recruitment 
quota are filled up In a year and the remaining 2I3rd 
vacancies abolished, with a further ceiling that the total 
recruitment in a recruitment year don not exceed 1 % of 
the total unctioned strength of the Department. 

(c) and (d) As per the policy of the Govemment, 
during the recruitment yea,., 2000, 2001, 2002 and 2003 
the following posts were aboUshed. 

Year No. of poets abollehed 

2000 

2001 

2002 

2003 

{TrsMlsIlon} 

4237 

8480 

5872 

5870 

Munltucle of Tax.. Hampering Tran.port Sector 

919. SHRIMAn ANURADHA CHOUDHARY: 
SHRI MUNSHI RAM: 
SHRI MOHO. TAHIR: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI NARENDRA KUMAR KUSHAWAHA: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI KUlDEEP BISHNOI: 

Will the Minister of SHIPPING. ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether the Govemment 18 aware that multitude 
of taxea, viz. Road Tax, Ceee. Toll Tax, SeMce Tax and 
TDS are hampering the growth of the transport sector; 

(b) whether the Government hal blken any .... to 
streamline the taxation system for the traneport eector; 
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(c) if so, the details thereof; 

(d) the fresh steps taken by the Govemment for 
simplification of tax regime in transport sector besides 
changes in the legal framework governing the road 
transport sector; 

(e) whether the Confederation of Indian Industries 
has requested the Govemment to formulate an integrated 
transport policy in order to secure maximum capacity at 
low cost; 

(f) if so, the reaction of the Union Government 
thereto; 

(g) whether any scheme for private sector pa~1on 
in the transport sector has been formulated by the 
Government; 

(h) if so, the details in this regard; and 

(i) the time by when a final decision in this regard 
is .~kely to be taken? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) Levies/recoveries like Road Tax, 
Cess, Toli, Service Tax and TDS are levied and collected 
by different authorities in CentraVState Govemments and 
have different objectives. The growth of road transport 
has outpaced that of other modes in the country in the 
post independence period. 

(b) to (d) Road transport falls under the purview of 
the State Govemment and any mechanism to streamline 
the taxes r~uires conaensus among the States. The Iasue 
of rationalisation of road tax had been discua8ed In the 
eartier meetings of Transport Development Council but 
has not made any progress due to lack of unanimity 
among the States. 

(e) and (f) Planning Commission has formulated an 
Integrated Transport Policy in the year 2001. 

(9) to (i) Private operators playa dominant role in 
provision of both freight and passenger services in the 
road transport sector. 

Telephone ConnectfoM In Uttar Prad •• h 

920. SHRI RAJARAM PAL: Will the Minister of 
COMMUNICATIONS AND. INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the country has made progrees In the 
field of communicatlon8 during the Iut three yem; 

(b) if so, the State-wise number of telephone and 
mobile phone connections per 100 persons 

(c) whether the percentage of telephone and mobile 
phone connections is the lowest in Uttar Pradesh as on 
date _plte its being the Iarge8t State in terms of area 
and population; 

(d) If so, the reasons therefor; and 

(e) the time by which the Government Is likely to be 
in a position to provide telephone and mobile phone 
connections to the maximum number of people in Uttar 
Pradesh? 

THE MINISTER OF STATE IN THE MINISTRV OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Vel, Sir. During the lut 
three years the number of phones have Increued at 
the rate of 28.6%. 

(b) State-wise number of telephone and mobile phone 
connactlons per 100 persona as on 31.12.2004 are given 
in enclosed statement. 

(e) and (d) No, Sir. The teledenaity of landUne 
telephone and mobile phones as on 31.1 ;!'2004 Ie 1.758% 
and 2.124% respectively for U.P., which Is higher than 
Bihar, Jharkhand and J&K. 

(e) BSNL has already placed Purchase Orders to 
increase the Mobile network In Uttar Pradesh by 12.2 
lakh lines with the aim of providing Mobile phones. The 
network is expected to be completed during 2005-06. 
Allotment of 75000 lines WlreI.. In Local Loop (WLL) 
equipments have been made to Uttar Pradesh out of 
10.5 lakh lines tender. The supply of equlpments is likely 
to commence from August/September 2005 onwards. After 
installation of these equipments. BSNL wHl be In a position 
to p~vide telephone connections to . much large number 
of people in Uttar Pradeeh. Apar:t from BSNl, there are 
four private qperators which are also providing telepholie 
connections in the State. 
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SMlrlmtlnt {EtPshj 

0tJIII11s 01 StIIItI-wiH nlJlTlbsr 01 TtIItIp/IonBs 
Ndonal Highways In North-Ea.t 

including MobiM PIIof¥s 

(As on December 31, 2004) 921. DR. ARUN KUMAR SHARMA: WHI the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 

SI. Name of State Mobile Overall pleaaecl to state: 
No. T eiedenstty T eleden81ty 

Andaman and Nicobar 2.058 
(a) the details of newly declared National Highways 

1. 12.423 In the North East during the last three years showing the . 
2. Andhra Pradesh 4.497 9.185 progress of wor1< and target set for Improvement of each 

3. Allam 0.830 2.706 road upto NH standard; 

4. Bihar 0.868 2.014 (b) the status of the construction of the Stillwell road 

5. Chhattisgarh 0.151 1.879 beyond NH 38 after taking over as National Highway. 

6. Gujarat 6.319 12.065 
showing sectoral progress and target Nt for the same; 
and 

7. Haryana 4.528 10.163 

8. Himachal Pradesh 4.831 12.520 (c) the list of roads implemented from CRF in Assam 
during the last three financial yeara showing eanc:tlon and 

9. Jammu and Kashmir 1.925 4.720 utilization thereto? 
10. Jhar1chand 0.577 2.282 

THE MINISTER OF STATE IN THE MINISTRY OF 
11. Kamataka 6.042 11.803 

SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
12. Kerala 7.120 17.846 K.H. MUNIYAPPA): (a) Two National Highways viz. NH· 

13. Madhya Pradesh 2.199 4.830 155 from Mokokchung to Jeseaml via Tueaang-Samppu .... 

14. Maharuhtra-Mumbai 4.469 9.498 
Meluri failing in Nagaland and Manipur and NH·44 
(Extension) from Shlong to Nongatoln In Meghalaya have 

15. North East 0.74 3.722 been declared during the last three years. Whereas, NH· 

16. Orissa 1.480 3.846 44 (Extension) has been entrusted to the State 

17. P~jab 13.058 21.881 
Government of Meghalaya for development and 
maintenance,NH-155 has not yet been entrusted. No 

18. Rajasthan 2.383 5.m wor1< on above National Highways has been carried out 

19. TImUnadu-Chennai 5.394 10.911 80 far. It is premature to Indicate any time frame for 

20. Uttaranchal 1.454 5.715 development of these National Highways. 

21. Uttar Pradesh 2.124 3.882 (b) Stillwell road (NH-153) paaaes through Auam 

22. West Bengal-Koikata 0.977 2.776 (24 luns) and Arunachal Pradeeh (32.5 kma). Whole ~f 

Metro Cities 
the portion of this NH passing through Auam has already 
been Improved and the eame in Arunachal Pradesh Ie 

1. Koikata 12.918 23.45& under Improvement at v.FIout stages except the Iut 

2. Chennai 29.281 46.994 stretch of 6.5 kina, which is propoaed to be taken up 

3. 33.975 50.181 
during 2005-06. 

Delhi 

4. Mumbai 26.347 42.969 (c) The detaIIe are given In the· 8tatement enoIoMd. 
, 
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Wont's S8IIC/iontJd during IMI thfBS yt!J81S undtlr CBntrsI Rosd Fund In As8sm 

(Amount In A8. Lakha) 

51. Name of Work Length Sanctioned Physical FInancial 
No. (Kma.) Amount progreas prog ..... 

2 3 4 5 6 

A. 2001~2 

1. Improvement of Met. Moran-Naharkatia 19.00 201.55 98% 196.47 
Road from km 1 st to 19th. 

2. Improvement of Met. D.R.T. Aoad from 6.00 203.91 100% 203.91 
Ch. 52850.00 to 46850. 

Total 25.00 405.46 400.38 

B. 2002-03 

1. Improvement by 8trengthenlng of Lanka 6.80 100.00 100% 100.00 
Khari-Khan Road in the State of Assam 

2. Improvement of Hojal-Trumpreng Road 9.21 123.50 100% 123.50 
in the State of Assam 

3. North Guwahati-Mandakata road and 12.00 696.26 100% 696.26 
Singimari-Ban80r Sualkuchi road In 
Assam 

4. Improvement of Tillain Rajnagar 21.07 450.00 98% 440.00 
Katigorah Road & Conversion of SPT 
Bridge No. 11/1 & 3/1 by low cost ACC 
Bridge 

5. Improvement of unmetalled Mlcha;an 3.70 122.50 98% 122.50 
Road 

6. Imp. of Silcher Kubhigram Aoad for 24.00 183.45 100% 183.45 
Silchar Road 

7. Improvement of unmetaHed Khumatai 7.25 242.91 235.00 
Ali Road 

8. Imp. of M&B of Palashari Laharghat 10.00 350.00 99% 345.00 
Rajapara PWD Aoad 

9. Imp. of Met Tin8ukia GeU..,ukhuri 3.00 50.00 100% 50.00 
Road (Town Portion) in Tll'l8ukia Road 
Sub-Divn. under Tll'l8ukia Road 

10. Garali Tlniali to Chakimukh Nabodoi 6.00 67.00 
\ 

100% 67.00 
Asalabari Harklkoar Boad 
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2 3 4 5 6 

11. Khanamukh via Jamuguri Tamullchiga 4.00 101.00 96% 95.00 
Road and Majgaon Bhltorual Road 

12. Conversion of flood effected S.B.G. 10.00 460.00 86% 380.00 
road to State road standard 

13. Imp. of SUchar Hailakandi Road 20.00 2n.00 95% 260.00 

14. Imp. of Daloo-Massimpur Road 2.00 54.00 100% 54.00 

15. Imp. of Tihu Bongaon Road, Barpeta 3.00 100.00 99% 96.00 

Total 142.03 33n.82 3248.71 

C. 2003-04 

1. Impt. of Naher Ali under ACA for 2001- 17.00 201.68 196.00 
2002 in Charaideo Rd., Division 

2. Met. & Bt of Borka Bomlzera road 4.00 101.67 100% 108.SO 
(Ch. 0.0 n to 4000.00 m) 

3. Impt. of Barbaruakhat Rd. from Dhodar 8.93 101.58 99% 96.00 
Ali under ACA for 2001-02 in Charaideo 
Rd. Divn. 

4. Improvement of UIM Moran Salegurl 4.23 108.07 100% 108.07 
Road 

5. Imp. of U/M Chyang Ali (North) in 7.66 188.19 25% 45.00 
Dibrugarh Rd. Divn. 

6. Imp. of Metd. Joypur Rd. under 7.00 220.14 0% 0.00 
Dibrugarh Rd. 

7. Impt. of Borkhat Bomi road for 2001-02 11.00 98.16 100% 98.18 
under from 5th km. to 15th km. under 
Guwahati road division 

8. M & Bt of Bagta Simalutal Bhoma Akadl 4.41 98.12 100% 98.12 

Road for 2001-2002 under Guwaheti 
Road Division 

9. Impt. of Mahatma Gandhi Rd. under 2.63 148.18 100% 148.18 

Guwahati City Division-I for 2001-2002 

10. Impt. of Charali Ramgaon Nagrljull road 20.00 190.55 100% 190.66 

by strengthening from 1st to 19th in 
Rangia Road Division 

Total 86.85 1456.22 1088.58 

Grand Total 263.88 5239.30 4736.87 
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Brehma Committee Recommendations for 
Reatructurlng CSSlCSCS 

922. SHRIMATI P. SATHEEDEVI: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government has accepted the 
recommendation of the Brahma Committee regarding 
restructuring of the Central Secretariat Services/Central 
Secretariat Clarical Services (CSSlCSCS); 

(b) if so, the details thereof; and 

(c) the details of other recommendations Implemented 
by the Govemment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PAAlIAMENARY AFFAIRS (SHRI SURESH PACHAURI): 
(8) to (c) The recommendations contained in the Report 
of the Committee on Cadre RestructUring of the Central 
Secretariat Service (CSS) have been duly considered and 
several decisions taken by the Govemment in October, 
2003. The highlights of the Govemment decisions on 
Cadre Restructuring of CSS are enclosed in statement I. 
Most of the decisions have already been implemented. 
Details of order iS$ued in this regard are enclosed In 
statement-II. 

m.lwnflnt I 

(i) Creation of a new Senior Selection Grade (Rs. 
14300-18300) to be designated as Director, and 
fixing the cadre strength of Directors in the CSS 
at 110. 

(ii) Fixing the cadre strength of Deputy Secretaries 
and Under Secretaries in the CSS at 330 and 
1400 respectively. 

(iii) Consequent amendment of the Central Staffing 
Scheme Rules such that posts of Director, 
Deputy Secretary and Under Secretary are no 
longer available to the CSS officers under the 
Central staffing Scheme; 

(iv) Modification of the Central Staffing Scheme to 
change the eligibility. criteria for the CSS officers 

for the posts of Joint Secretary and Additional 
Secretary, to bring these In line with the eliglbHlty 
conditions for other services; 

(v) Fixing the Cadre strength of Section OffIcers 
(SO) in the CSS at 3000. 

(vi) To provldenon-functional ecale of Rs. 8000-
13500 to the SOS, prospectively; 

(vii) To discontinue the Direct recruitment to the post 
of SO; 

(viII) To change the mode of recruitment for the post 
of SO by way of 50% through limited 
Departmental Competitive Examination (LDCE) 
and 50% by seniority; 

(Ix) To discontinue the Scheme of In situ upgradatlon 
of posta in the CSS; 

(x) To change the mode of recruitment for the post 
of Assistant by way of 75% through direct 
recruitment of graduatespoesessing Computer 
proficiency, 15% by promotion of UDCs and 10% 
through LOCE for UDCs. As a one time 
exception, resultant vacancies of Assistants 
arising from the cadre restructuring of CSs will 
be filled up from UOCs by way of 60% through 
LDCE and 50% by seniority; 

(xi) To provide inter cadre traneferabillty at the level 
of SO and Assistant; 

(xii) To centralize the cadre management, including 
postlngs of the CSS personnel In the CS Division 
of DOPT; 

(xiii) To discontinue direct recruitment to the post of 
LDC; 

(xiv) To abolish vacant posts of LDC which are filled 
up through direct recruitment; 

(xv) To change mode of recruitment for the post of 
LDC by way of 70% by pmmotion of Group '0' 
staff and 30% t~rough LOCE; 

(xvi) To defer, for the present, a decision regarding 
the lateral entry of CSSS officers; 

(xvii) To undertake the cadre review of CSS after 
\ 

three years to remove distortions, If any, due to 
downsizing of the Govemment. 
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SI. Otder No. & Subject 
No. Date 

1. No. 21137103- CIdrt RIIIructIn 01 Cern! 
CSJ dale(! 2B" S8crUIaI S8Mce (CSS). 
October, 2003 

2. No. 21139103- Chqe in mode 01 I'8Cftinn in 
CSJ dated 28" Ih8 Sedion 0IbI'1 (SO) Gilda 01 
October, 2003 Cemal S8aIIIriII S8Mce (ess). 

3. No. 21136103- InIrocb:tion 01 Non FIIIdIonII 8C8Ie 
CS.I dated 13" 01 As. 8000-275-13500 to SacIion 
November, 0IIicara 01 CdII SIcaIIIriaI 
2003 SeMce ICSS). 

4. No. 21/42J2003.. Chqe in Ih8 modi 01 
eSJ dated B" ~inlh8 
January. 2004 AaeiIIInI Gracia 01 C8nIrII 

S8cr8I8IIaI S8Mce (CSS) 

It may be stated that in order to meet the immediate 
aspirations of the CSS personnel, lid hoc promotions have 
also been made in various grades of CSS. 

{Translation} 

VacMt Poat. In Govt. Hospital. 

923. SHRI BHUPENDRASINH SOLANKI: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) the details of Central Govemment hospitals In 
the country at present, State-wise; 

(b) whether it is a fact that the posts of Specla11st8 
and DoctOI'll in some hospitals are lying vacant; 

(e) if so, the details therefore; 

Government's deci8Ion8 on Cadre Reetrucluring of CSS, 
covtnId under the older 

~) CrIdon 01 a new Senior SIIecIion Glade (AI. 14301).18300) 10 be 
dIIipIed • DiIIc:tor, and IIq fit CIdII IIIIngII 01 DIIan In fit 
CSS II 110. 

(i) filing the ...... 01 Depdy SeCIIIIri8I and lhI8r SIcnIIIIIIIIn 
the CSS II 330 and 1400 1181*'M1Y. 

Ii) To cIiacorag Ih8 SdIeme 01 in IIiIu tWIIIIIian 01 .. In fit css. 
flY) FIXing 1he CICh &trIngIh 01 SedIon 0IIic8II (SO) In 1he CSS at 3000. 
(v) To IIId8ItIIce Ih8 each IIViIw 01 CSS ... .... ,.. to IIIIIM 

*IoIIionI, • lIlY, ella 10 dDwnizIIg 01 1he GcIvInIn8N. 

~) To cIiIconIiM the DiIcI ~ 10 fit pie 01 Sdon 0IIi0Ir 
(SO). 

~) To dIqe the modi of ~ lor III poll 01 SO ~ way 01501 
thnIu;I Lilted 08pIJtm8rUI eon,eIIM e.NI.1Io1i (l.DCE) .., IiOI 
by ariJIIIy. 

To pIOVide non-IIIIdIanII 8CIII8 01 RI. 8OIJO.135CJW. 10 the SOl 01 CSS, 
pnIIII8divIIy. 

To dIenge fit mode 0I1IICIUinIN for fit poll 01 AIIIIIIn ~ .., 01 m-
IInu;I ciIIcI rICiIUIIIMnI 01 pIuIIIe .p III II*, ~ pftIIcienI:y, 15% 
~ pRIIIIOIIon 01 UDCa IIICI 10% hau;I LDCE tor UOC8. ,. • GIll lint 
............. __ 01 AalllllnllIIIIiIg tnIm fit cadlllIIIIuc*ftIg 
01 CSS wi be fled " from IJDCI ~ .., 01501 ...... LOCE ..,. 
~ eriIriIy. 

(d) the number of hospitals attached to medical 
colleges? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (s) to (d) The datal .. of the "'*" 
Central Govemment Hospltala, State-wlee in the country 
as under: 

1. Delhi: All India Institute of Medical ScienceI, 
Safdarjung HoapitaJ, Dr. R.M.L. HOIpitaJ, Lady 
Harding Medical College & AIIocIated Hoepita ... 

2. Pondicheny (UT): Jawaharla/ InIlIIute of P08t 
Graduate Medical Education and Re.earch 
(JIPMER), Pondicheny. 

3. Jh8lkhand: Central Jnatitute of PeychIaby, (elp) 
Ranchi. 
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4. Chandigarh (UT): Post Graduate Institute of 
Medical Sciences. 

5. Karnataka: National Institute of Mental Health 
and Neuro Sciences (NIMHANS) Bangalore. 

Due to the instructions of Government, the 
Department Of Personnel and Training vide their O.M. 
no. 2/812oo1-PIC dated 16.5.2001, prescribing a limit that 
the direct recruitment can be resorted only against 113rd 
of the vacancies ariSing in a year subject to further ceiling 
of 1 % of the total sanctioned strength, this ministry was 
finding it difficult to fill up all the posts. Now, the 
Government has decided to exempt the posts of 
specialists, doctors and other technical posts from the 
purview of the said instructions. Action has been initiated 
for filling up the vacant posts of specialists and other 
doctors. 

{Eng/ish} 

Compulert.atlon of Poat OffIce. 

924. SHRI MUNAWAR HASSAN: 
SHRI G. KARUNAKARA REDDY: 
SHRI VIKRAMBHAI ARJAN8HAI MADAM: 

Will the Minister of COMMUNICATIONS AND 
I;IFORMATION TECHNOLOGY be pleased to state: 

(8) the number of poeta offices where computers have 
been installed and registration through computers started 
during each of the last three years in Uttar Pradesh, 
Karnataka and Gujarat; 

(b) the name of the computeriaed post offices, district-
wise, State-wise, location-wise; and 

(c) the number of post offices proposed to be 
computerised during the current financial year in these 
States? , . 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) The number of Post OffICes 
where computers have been Installed and registration 
through computers has been started during the last 
3 years ,: •. 2001-02, 2002-03 & 2003-04 in U.P., 
Karnataka and Gujarat are indicated below: 

SI.No. 

1. 

2. 

3. 

State 

U.P. 

Kamataka 

Gujarat 

No. of Post Offices 

2001-02 2002-03 2003-04 

16 Nil Nil 

09 Nil Nil 

07 Nil Nil 

(b) The names of computerized Post Offices, District-
wise, location-wise for all the three states of U.P., 
Karnataka and Gujarat are given In the enclosed 
statement. 

(c) The number of post offices that are proposed to 
be computerised during the current financial year 1.11. 
2004-05 in U.P., Kamataka and Gujarat are indicated 
below: 

SI.No. 

1. 

2. 

3. 

SI.No. 

I. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

State 

U.P. 

Kamataka 

Guajrat 

No. of Post Offices 

98 

99 

124 

NSI11tI8 of Ihs CompuMr;ssd Post 0ffic6s 
(Ois/rlcl-wistl, Ststs-wistI & Location-wlss) 

NamelLocation of 
Post Office 

2 

UTTAR PRADESH 

Allgarh HO 

Jhansi HO 

Meerut Cantt. HO 

Azamgarh HO 

Ballia HO 

Dearia HO 

Gonda HO 

Kanpur Cantt. HO 

District 

Allgarh 

Jhansi 

Meerut 

3 

Azamgarh 

Ballia 

Dearia 

Gonda 

Kanpur 
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9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

II. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

2 

Kanpur HO 

Faizabad HO 

Lucknow Chowk HO 

Allahabad HO 

Bareilly HO 

Ghaziabad HO 

Lucknow GPO 
" 

Saharanpur HO 

KARNATAKA 

Rajajinagar HO 

Belgaum HO 

Bijapur HO 

Gulbarga HO 

Karwar HO 

Raichur HO 

Channapatna HO 

Devanger. HO 

Mandya HO 

III. GUJARAT 

, . 
2. 

3. 

4. 

5. 

6. 

7. 

Ravdlbazar HO 

Nadlad HO 

Surat HO 

Baruch HO 

Palanpur HO 

Patan HO 

Porbandar HO 

3 

Kanpur 

Faizabad 

Lucknow 

Allahabad 

Bareilly 

Ghazlabad 

Lucknow GPO 

Saharanpur 

Bangalore 

Belgaon 

Bijapur 

Gulbarga 

Uttar Kannada 

Ralchur 

Bangalor. (Rural) 

Devangere 

Mandya 

Ahmedabad City 

Kheda 

Surst 

Baruch 

Banaakantha 

Paten 

Porbandar 

Toll Fee Collected on NH·1 

925. SHRIMATI PRENEET KAUR: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the totaJ amount collected from the IOU by NatIonal 
Highways Authority on NH-1, year-wlee during each of 
the lut three years; 

(b) the specific purpose for which the toll fee is 
collected; 

(c) whether the toll fee has been Impoaed for a 
limited period; 

(d) if BO, the time frame decided for the said PUIpOM; 

(e) whether the Govemmenl has noticed any violation 
of rule 3(2) of National Highways (Rate of fee) Rules, 
1997 regarding charging toll fee on NH-1; and 

(f) if 60, the corrective measures takenlpropoaed to 
be taken in this regard alongwlth the action proposed to 
be taken against the erring officials? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) The amount of toll collected on 
Panipat-Jalandhar Section of NH-1 by NHAI during the 
lut three years are u under: 

2001-02 Rs. Nil 

2002-03 Rs. 70.51 crores 

2003-04 Rs. 89.58 crorea 

2004-05 (upto Jan'2005) Re. 81.24 ero .... 

(b) The toll fee recovered Is UMd for the purpoee of 
meeting upendItur8 on maintenance end provteion of UHf' 
servicea [like ambulances, patrol vehIcIea, etc.] on the 
aectiona of hlghwaya end for meeting 20% of debt MNIce 
obligation in reapeot of debII from multlatera' agenaIeI. 

(c) No, Sir. 

(d) 0088 not arise. 

(e) No, Sir. 

(f) Does not arise. 

926. SHRI P.K. VASUDEVAN NAIR: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleued to state: 
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<a) whether the Govemment has allowed human trial 
of a us-niade HIV vaccine in India; 

(b) if so, the details thereof; and 

(c) whether the Indian Scientist at the National 
Institute of Cholera and Enteric Diseases (NICED) in 
Kolkata had developed a HIV Vaccine in the year 2003 
but Its human trial has not been allowed yet; 

(d) if so, the details thereof; and 

(e) the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 
PANABAKA LAKSHMI): (a) and (b) Yes, Sir. 

Phase I vaccine trial was launched at National 
Institute of Research (NARI) Pune, on 7'" February, 2005. 

The vaccine undergoing the clinical trial is called 
Adena-Associated Virus (AA V) vaccine. The trial has been 
undertaken as a joint programme of partnership between 
the National AIDS Control Organisation (NACO) and the 
Indian Council for Medical Research (ICMR) and 
Intemational AIDS Vaccine Initiative (IAVI). The vaccine 
is based on HIV-I, Subtype C, the most common variant 
of the virus found in India. The vaccine has been 
manufactured by Targeted Genetics Corporation, Seattle, 
USA. 

(c) and (d) A Scientist working at the Indian Council 
for Medical Research (ICMR) Nationai Institute of Cholera 
and Enteric Diseases (NICED), Kolkata has in 
collaboration with scientists In USA developed a prototype 
HIV-C vaccine. The prototype vaccine is not ready for 
human trial as necessary approval from Govemment's 
regulatory authorities are being' obtained. 

It is planned to initiate Phase I trial of this candidate 
vaccine at one of the ICMR's institute i.s. Tuberculosis 
Research Center (TRC) at Chennal. Capacity building 
activities have already been initiated at this site. It should 
be fully operational by mid-2005. 

(e) Question does not arise. 

Fund. for .... rt Pat1ent8 

927. S~MATI MANEKA GANDHI: Will the Minister 
of HEALTH AND FAMILY WelFARE be pleased to state: 

(a) whether the funds released by tt'!e Government 
to heart patients living below the poverty line amount to 
a maximum of rupee. Thirty thousand; 

(b) if so, whether the coat of a heart operation these 
days is over Rs. one Lakh; and 

, 
(c) if 80, the steps takenlpropoaed to be taken to 

Increase the amount? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) Under the Raahtriya Arogya Nldhi 
scheme there is no upper limit for giving financial 
assistance to patients living below the poverty Una who 
are suffering from various life-threatening diseases, 
including heart ailments. The cost of procedur_ for the 
treatmMt of heart diseases depends on the nature of 
the heart aliment. The question of Incraaalng the limit of 
financial assistance In such cases, therefore, does not 
arise. 

{Translation} 

Project. under Implementation 

928. SHRIMATI JAYAPRADA: 
DR. CHINTA MOHAN: 

Will the Minister of STATISTICS AND PROGRAMME 
IMPLEMENTATION be pleased to state: 

(a) whether nearly 315 projects at an estimated cost 
of rupees 100 crore are under implementation in the 
country; 

(b) If not, the number thereof tin December, 2004; 

(c) whether the Govemment has put these projects 
under three categories; 

(d). H 80, the basis therefor; 

(e> the number of projects put under each category 
alongwith the amount already incurred on each such 
project, category-wi .. ; and 

(f) the estimated cost of each project. ,category-wise'? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STATISTICS AND PROGRAMME I~PLEMENTATION 
(SHRI OSCAR FERNANDES): (a> and (b) Aa on 
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December 2004, there are 327 projects costing more than 
Rs. 100 crore each which are under implementation in 
the country; 

(c) and (d) There are two categortea of projects, 
namely major projects coating between As. 100 CI'Qf8 to 
As. 1000 erore and mega projecte costing Rs. 1000 crore 
and above. These are being monitored on a monthly 
basis through the Flash Report system. 

(e) There are 46 mega, and 281 major projects. The 
expenditure incurred under each category is as under: 

Category No. of Original Cost 

Mega 

Major 

Total 

{Englishj 

Projects 

46 

281 

327 

High Security Number Plat .. 

929. KUNWAR JITIN PRASADA: 
SHRI KIRTI VARDHAN SINGH: 
SHRI S.D. MANDlIK: 

(Re. crore) 

134112.16 

75876.52 

20998B.88 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether the Government pushed back the 
implementation date of high 88ClJrity number plates in 
new automobiles; 

(b) if so, the details thereof; 

(c) the reasons therefor; 

(d) whether the Government has taken steps for 
procuring the high security number plates; 

(e) if 80, the details in this regard; and 

(f) the main features of high security number plates? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (c) The date of implementation 

Category No. of Projects Expenditure Incumtd 
as on 31.12.2004 

(RI. In crore) 

Major 281 

46 

36297.3 

60814.91 

Total 327 97112.21 

(f) The eatimated caet of project8 In each category 
under implementation is given below: 

Anticipated Cost Cumulative 
(Rs. crore) expenditure 

(Rs. crore) 

159829.16 60814.91 

87247.53 38297.30 

247076.69 97112.21 

of High Security Number Plates hu been ehltted from 
1st January. 2006 to 31st May, 2005 or any ea.r date 
as may be specIfted by a State GeM. for that said State. 
This has been done on requesta made by a number of 
States who wanted more time to complete the proce .. 
regarding selection of vendors to undertake the job. 

(d) and (e) The new Number Plat .. are not to be 
procured by Central Government. Theee Plates are to be 
supplied In a State by vandor(l) who " author1led by 
the particular State Govt. 

(f) The main f.atu..,s of the Plates ... u under: 

(i) Chromium hologram which is not e .. i1y 
repIlcabfe. 

(ii) A Retra-reflectlve film, bearing a verification 
inscrtptlon 'India' at 45 degree inclination, which 
cannot be easily replicated. 

(iii) Laser Numbering, which Is unique in nature 
containing alpha-numeric ldenttflcatlon of both 
Testing Agenc:lee and the manufacturers. 

(iv) The registration numbers to be emboaed on 
the plates making It difficult to be replicated. 



875 WrlltBn AfJ8wsf'S MARCH 9, 2005 876 

(v) In case of rear registration plate, same Is to be 
fitted with a non-reusable snap lock to make It 
tamper proof. 

(vi) A Chromium based third registration plate In form 
of sticker is to be attached to the wind shield, 
wherein the number of engine and chassis are 
indi::ated alongwith the name of registering 
authority. If tampered with, itself destructs. 

(vii) In front and rear registration plates, letter IND 
in blue color Is hot stamped. 

(viii) Letters 'IND' in blue colour on extreme left centre 
of the plates. 

New National Highway. In Backward and Tribal 
Areas of A.sam 

930. SHRI SANSUMA KHUNGGUR BWISMUTHIARY: 
Will the Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the Government has contemplated to 
sanction and construct some new National Highways in 
the backward and tribal areas of Assam to improve the 
road connectivity within the areas in question and also to 
improve the riding quality and standard of the existing 
national Highway s.g. NH 31 (C), NH 31, NH 52 and NH 
37 etc.; 

(b) if so, the steps taken so far in this regard; 

(c) if not, the reasons therefor; 

(d) whether the Government have contemplated to 
provide adequate amount of Central Fund from the Non-
Lapsable Central Pool Resources to renovate existing link 
roads connecting Indo-Bhutan borders on the northern 
bank of the river Brahmaputra; 

(e) If 80, the steps taken 80 far In this regard; 

(f) if not, the reasons therefor; 

(g) whether the Government has given the required 
amount of Central Fund reguIarty to the State Govenvnent 
ofA8lam over the past 5 years for the Improvement and 
maintenance of all the National HIghways existing within 
the State; 

(h) if eo, the amount given 80 far, yur-wlee; and 

(i) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (c) At present, due to paucity 
of funds, there Is no proposal for the declaration of new 
National Highways (NHs) including those in the backward 
and tribal areas of Assam. Out of about 2029 kms. of 
NHs in Assam with State Government and the Border 
Roads Organization (BRO), about 1400 kma. have already 
been Improved or are being improved. The remaining 
length requiring improvement is likely to be covered in 
the next one to two years depending on the availability 
of funds. A length of 731 kma. of NHs in Assam Is 
included for four-laning under East-Weal corridor, which 
is targeted for completion by 2007. In addition, double-
laning of all single-lane stretches of NHs Is included in 
the "Special Accelerated Road Development Programme 
in the North Eastern Region- prepared by this Ministry. 
This programme is under finalization. 

(d) to (f) There Is no specific proposal to renovate 
the existing link roads connecting Indo-Bhutan borders 
on the northern bank of the river Brahmaputra from the 
funding under Non-Lapsable Central Pool Resources. 

(g) to (i) Yes, Sir. The details are as under: 

Year Improvement works under Maintenance Works under 
Plan Head (5054) Non-plan Head (3054) 

1999-00 Rs. 6496.32 lakhs As. 36n.46 Iakhs 

2000-01 Rs. 7954.00 lakhs Rs 3131.03 lakhs 

2001-02 As. 14262.19 lakhs Rs. 4284.97 lakhs 

2002-03 Rs. 15737.00 lakhs Rs. 6025.00 lakha 

2003-04 Re. 17985.00 lakhs Rs. 5953.00 lakha 
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New Biotech Policy 

931. SHRI RAVICHANDRAN SIPPIPARAI: Will the 
Minister of SCIENCE AND TECHNOLOGY be pleaaed to 
state: 

(a) whether the Government has formulated a -New 
Biotechnology Policy"; 

(b) if ·so, the salient features of the policy; and 

(c) if not, the time frame by which the new policy is 
likely to be formulated? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SIBAL): (a) to (c) The 
Department of Biotechnology is preparing the 
Biotechnology Development Strategy, a comprehensive 
road map for addressing cross-cutting issues related to 
human resource development, infrastructure strengthening 
promotions of industry and trade, setting up of biotech 
parks, regulatory mechanism and public awareness, and 
an action plan for specific sub-sectors. The strategic action 
plan will direct the future priorities and actIvItIee In different 
sectors of biotechnology. The draft document is ready 
and is at present being discussed with experts before 
finalisation. A public announcement would be made 
shortly. 

R .... rch In Pharma Sector 

932. SHRI ARJUN SETHI: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the details of the discussions the Pharma 
scientists had at the Indian Science Congress held on 
January 5, 2005 at New Delhi; 

(b) whether most of the participating delegates have 
recommended that the India is quite capable of leading 
the research in Pharma sector; 

(c) if so, the reaction of the Govemment thereto; 
and 

(d) the action takenlpropoaed to be taken In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 

PANABAKA LAKSHMI): (a) to (d) The indian Science 
Congrees held at Ahmedabad between 31d·]'tI January, 
2005 discussed topic8 relmed to Pharmaceutical. and 
Biotechnology. The discussions of pharma scientists In 
one of the plenary .... iona was titled, "Could India be 
a global pharmaceutical glanr. The discussions of eminent 
scientists from both public and private sectors emphasized 
the role and importance of R&D In the growth of 
pharmaceutical sector. 

Moat of the scientists attending the aeaslon f.1t that 
India with its enormous scientific knowledge base and 
growing industry could provide leadership in the 
pharmaceutical sector. 

Efforts are on in the country to develop drugs by 
using synthetic, herbal and biotechnology modes and 
taking them through pre-clinical and clinical trials to enable 
theae to reach the market at the eartiest to benefit the 
suffering humanity. 

Stopping Medlcln.. Supply to CGHS DI..,.n ....... 

933. SHRI C.K. CHANDRAPAN: 
SHRI REWATI RAMAN SINGH: 
SHRI GURUOAS DASGUPTA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Govemment Is aware that authorised 
chemists in Delhi have stopped supply of medicines to 
CGHS during the month of February, 2005 compelling 
the beneficiaries to purchase medicine. and asks for 
reimbursement later; 

(b) if 80, the details thereof; 

(c) the reasons tor not resolving the matter with them; 

(d) the number of times medicines euppllere of CGHS 
dispensaries gone on strike or stopped 8upplylng 
medicines to these dllpensartes in the last two years; 

(e) whether the pensioners had to purcha8e medIcInee 
on their own, dispensary·wise; 

(f) if so, the number of medicine bills received by 
CGHS dispensaries during each strike; 

(g) the number of bills not reimbursed as yet and 
the reasons therefor; 
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(h) whether the concerned Parliamentary Standing 
Committee have made any recommendation or observation 
in this regard in the last years; and 

(i) if so, the reasons for not taking any action In this 
regard? 

THE= MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) Adequate quantity of medicines is 
available in CGHS dispensaries. However, any drug 
prescribed by the specialists and not available in the 
dispensary is made available to the beneficiary from the 
Authorised local Chemist on the basis of individual 
prescription. In the case of CGHS dispensaries which do 
not have any authorised local chemist attached to them, 
the CGHS beneficiaries (including pensioner beneficianes) 
are permitted to purchase the medicines from the open 
market for which reimbursement is made by the 
Government. 

The reason for the strike cited by the authorized 
local chemists is late payment of their bills by the CGHS 
Directorate. Sometimes, due to paucity of funds near the 
end of the financial year, additional funds are sought for 
clearing the bills of the CGHS Authorised local chemists. 

The Authorlsad local chemists under CGHS Delhi 
had stopped the supply of indented medicines during the 
period 17.2.2005 to 28.2.2005. The matter has been 
resolved and the Authorised local chemists have since 
resumed the supply of local purchase indent medicines 
with effect form 1.3.2005. During the period of stoppage 
of medicines by the Authorised Local Chemists, the CMO 
in-charges of the CGHS dispensaries were directed to 
allow the beneficiaries to purchase the non-available 
medicines in the dispensary from the open mar1<at and 
get the amount reimbursed from their respective offices 
in case of serving employees and from CGHS Dte. in 
case of the pensioner cardholders. 

(d) Authorlse« local chemists of CGHS had gone on 
strike on four occasions In the last two years during the 
period: 

(i) 1.11.2002 to 15.1.2003 

(ii) 1.3.2003 to 5.3.2003 

(iii) 8.3.2004 to 4.4.2004 

<Iv) 17.2.2005 to 28.2.2005 

(e) to (g) Yes, Sir. The Zon.wtae Information of 
medicine bills received by dispensaries under CGHS Delhi 
during the period when the Authorised local chemists were 
on strike are a8 under: 

Year Zone No. of disp. No. of bins 

2003 Central Zone 20 527 

2003 South Zone 29 7578 

2003 North/East Zones 37 64172 

2004 Central Zone 20 9454 

2004 South Zone 29 14726 

2004 North/East Zones 37 31409 

All the above bills have been cleared by CGHS Deihl. 

(h) and (i) Yes, Sir. In para 3.7 of the Department-
related Parliamentary StandIng Committee on HRD's 135th 
Report on the Demands for Grants 2003-2004 of the 
Department of Health, the Committee had observed that 
reimbursement of medical expeneee Incurred by the CGHS 
beneficiaries by their concerned office during the currency 
of the chemist's strike was an unprecedented situation 
and with their limited manpower, such offices were not 
geared up for disposing of ever increasing reimbursement 
C8888 expeditiously thus resulting in lot of Inconvenience 
to the beneficiaries. The Committee al80 failed to 
understand as to why the Department didn't sort out the 
matter in the month of January 2002 itself when the 
chemists went on strike for the first time. The Committee 
felt that had the matter been settled early, the amount of 
sufferings that the CGHS employees underwent could 
have been easily avoided. 

In this connection, it is stated that the bills of 
Authorised local chemists in respect of serving 
beneficiaries received up to 14th September, 2004 and 
the bins In respect of pensioner beneficiaries received 
upto 10th January, 2005 for pensioners have already been 
cleared by CGHS Delhi. 

Development of Colr Induatry 

934. DR. K.S. MANOJ: Will the Minister of AGRO 
AND RURAL INDUSTRIES be ple'aaed to state: 

<a) whether the Govemment of Kerala has submitted 
arty proposal' for ,th~ develOpment of the traditional coir 
Industry: , 
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(b) if so, the detalls of the proposal for Coir Cluster 
Development Project; 

(e) whether the Government has any propoeal for 
the strengthening of Coir Cooperative Socilttle8; and 

. (d) ·if 60, the details thereof? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF AGRO AND RURAL INDUSTRIES 
(SHRI MAHAVIR PRASAD): <a) The Alappuzha Colr 
Cluster Development Project (ACCDP) was submitted 
jointly by the Coir Board of the Central Govemment, the 
Kerala State Coir Corporation, Kerala State Coir Marketing 
Federation and Foam Mattlngs India Limited to the 
Government of India in the Department of Industrial Policy 
& Promotion, Ministry of Commerce & Industry. 

(b) The Govemment of India has approved the project 
with an outlay of Rs. 56.8 crore under the Industrial 
Infrastructure Upgradation Scheme </IUS), with Central 
Grant of 75 per cent of the total outlay, is., R6. 42.6 
erore. The project includes creation of infrastructure 
facilities to modemize the spinning sector by introducing 
motorized traditional ratts, setting up of Common Facility 
Centres for the benefit of small scale manufacturers In 
the wet processing and finishing operatiOns of the colr 
products, setting up of Common EHluent Treatment Plants 
for the exporters to treat the eHluents arising out of the 
wet processing of coir in their units in the Alappuzha 
cluster, etc. 

(c) Yes, Sir. 

(d) The ACCDP includes upgradation and 
modernization of 29 cooperative units 88fablished by the 
Government of Kerala under the Integrated Colr 
Development Project (ICDP) at an estimated expenditure 
of Rs. 1.45 crore. The ACCOP also included distribution 
of motorized traditional ratts to 7000 women spinners 
through primary coir cooperatives, Hlf-help groups, etc., 
working in the Atappuzha cluster at an eatlmated 
expenditure of Rs. 12.45 crore. 

Crime. lind Accl.nta on N.H. 

935. SHRI G.M. SIDDESWARA: 
SHAI KAILASH MEGHWAL: 

WUI the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether It Is a tact that crimea end accidents on 
National Highway. and Expreaaways have Increased In 
the past few months In the country, especially In 
Kamataka; 

(b) if ao. the details thereof; 

(c) whether In the absence of basic facilities at 
National Highway. and Expressways, the crime rate has 
increased; 

(d) if so, the reasons tor the same; and 

(e) the steps taken'proposed to be taken by the Union 
Government to ensure aafe joumey on the National 
Highway. and Expressways? 

THE MINISTER OF STATE IN THE MINISTAY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) Incidents of crime on 
National Highwaya and Expressway. are not reported to 
the Central Govemment by the State GovemmentsIUnlon 
Territories. However, accident data compiled by the Stat_ 
Union Territorlea are forwarded annually to the 
Govemment of India, which shows an increasing trend 
including Kamataka. 

<c) to (8) There could be a number of reesona for 
crimea on National Highway. and Expressway. and these 
may not be ~ OOlT8lated with the basic factlltles 
there. However, the Govemment has taken a number of 
atepa to ensure sate journey on National Highway. an 
Expreasways. some ot which are as under: 

(i) Providing of ambulances, cranes, etc. to State 
Govemment and Non-Govemment Organisations 
under National Highway Accident Relief Service 
Scheme and highway patrolling; 

(ii) Widening of exl8tlng pavement; 

(iii) Strengthening of existing pavement; 

(iv) Improvement of road geometries; 

(v) Augmentation of retro-reflective aignegea, thermo-
plastic road markings; 

(vir Funding of training to drivers of heavy motor 
vehicles; and 

(vi) TightenWlg of fIInesI norms tor Iranaport vehIcIee. 
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sea Corridor In Mumbal 

936. SHRI EKNATH MAHADEO GAIKWAD: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether there is a proposal for a 22 km. sea 
corridor in Mumbai to connect the Western Free Sea 
Link, from Bandra to Worli, Worli to Nariman Point and 
Cuffee Parade and a harbour link to connect Mumbai 
with Navi Mumbai; 

(b) if so, the details and the estimated cost thereof; 
and 

(c) the response of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (c) Yes, Sir. Two proposals 
viz. Mumbai-Trans Harbour Link for Rs. 4000 Crores and 
Western Freeway Sea Link Project for Rs. 3960 Crores 
have been received from Maharashtra State Road 
Development Corporation (MSRDC) through the Prime 
Minister's Office. In these two proposals MSRDC has 
requested for grant of Rs. 1600 Crores and Rs. 790 
Crores respectively from the Central Government. There 
Is no provision with this Department for financial 
assistance to these projects. 

Traffic Jam on N.H. In UP 

937. SHRI PANKAJ CHOWDHARY: WIll the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Government is aware of the traffic 
jam occurring every day at the Maniram RaUway Crossing 
on Gorakhpur-Sonauli National Highway leading to Nepal; 

(b) if so, whether the Government proposes to build 
an overbridge at the Maniram Railway Crossing; 

(c) if so, the time by which it is proposed to be 
completed; and 

(d) the details thereof? 

THE MINISTER OF STATE IN- THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) Yes. Sir. The work for 
preparation of Detailed Project Report (DPR) for 

rehabilitation and upgradation to 2·lsne of Gorakhpur-
Sonauli section of NH-29 is in progress. The scope of 
DPR work also includes the study of feasibility to construct 
an over-bridge at the Maniram Railway Crossing on 
Gorakhpur-Sonauli road. 

(c) and (d) It is too early to Indicate the time for 
completion of above over-bridge. 

[Tmns/lllionj 

AlloClitlon of Fund. under CRF 

938. SHRI DEVIDAS PINGLE: 
SHRI CHANDRABHAN SINGH: 
SHRI P. KARUNAKARAN: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) the State-wise details of the allocations made 
under the Central Road Fund in the country during 2004-
2005; 

(b) the criteria fixed for allocation of funds to the 
States; 

(c) the State-wise number of proposals received from 
various States for approval under the Central Road Fund 
by the Union Government during 2004-2005; and 

(d) the time by which the Union Government is likely 
to clear these proposals? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS 
(SHRI K.H. MUNIYAPPA): (a) The details are given in 
the enclosed statement-I. 

(b) On receipt of the total allocation for the year 
from the Ministry of Finance under Central Road Fund 
(CRF). State-wise allocation is decided on the basis of 
8Q% fuel consumption and 40% of-geographical area of 
the State. 

(c) The details are given in the encIoaed statement-II. 

(d) The sanctions of proposals under CRF are 
accorded against the utilization certtficate received from 
State Governments VIS+VIS accruals under CRF. Sanction 
of QRF works laa conlinuoua·-pl'lX088S and it depends 
upon the pace at which utiHzation certificates are furnished 
by the concerned State Governments. 
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SIJIItlmMt I 
2 3 

$tats-wise sllocalion of funds under CRF 
for /he year 2004-2005 25. Tripura 1.74 

(As. in Crore) 26. Uttar Pradesh BO.61 

SI.No. Name of States/UTs Allocation of funds 
27. Utiaranchal 10.13 

under CAF 28. West Bengal 32.69 

2 3 29. Andaman and Nlcobar lalanda 1.89 

30. Chandlgarh 2.04 
1. Andhra Pradeah 74.70 

31. Dadra and Nagar Have" 0.99 
2. Arunachal Pradesh 9.25 

32. Daman and Diu 0.70 
3. Assam 13.57 

33. Delhi 24.98 
4. Bihar 21.91 

34. Lakshhadweep 0.05 
5. Chhattisgarh 20.28 

2.02 35. Pondlcherry 
6. Goa 4.02 

7. Gularat 55.21 SliltMrMtt H 

8. Haryana 32.09 St.lrl-wise fJf'OIJOMJs MCtIivwJ undtIr CRF tItHing 

9. Himachal Pradesh 9.75 IhtJ jl'Mr 200I-2005 

10. Jammu and Kashmir 27.43 SI.No. Name of StatHlUTs Number of propoul8 
. received 

11. Jharkhand 17.44 

12. Kamataka 52.76 2 3 

13. Kerala 25.20 1. Andhra Pradesh 57 

14. Madhya Pradesh 52.01 2. Arunachal Pradesh 3 

15. MaharuhUa 91.60 3. Assam 11 

16. Manipur 3.06 4. Bihar 0 

11. Meghalaya 3.96 5. Chhatisgarh 2 

ttL Mizoram 2.55 6. Goa 0 
19. Nagaland 2.13 7. Gujarat 43 

20. Orissa 27.27 8. Haryana 13 

21. Punjab 37.36 9. Himachal Pradeeh 

22. Rajasthan 67.87 10. Jammu and Kathmlr 37 

23. Slkkim 1.06 11.. Jhatkhand 0 

24. Tamil Nadu 57.98 12. Kamataka 464 
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13. KeraJa 

14. Madhya Pradesh 

15. Maharashtra 

16. Manlpur 

17. Meghalaya 

18. Mizoram 

19. Nagaland 

20. Orissa 

21. Punjab 

22. Rajasthan 

23. Slkklm 

24. Tamil Nadu 

25. Tripura 

26. Uttar Pradesh 

27. Uttaranchal 

28. West Bengal 

29. Andaman and Nicobar Islands 

30. Chandlgarh 

31. Oadra and Nagar Havell 

32. Daman and Diu 

33. Deihl 

34. Lakshadweep 

35. Pondlcheny 

/EngIIsh] 

Illegal Telephone Exchangea 

3 

20 

9 

42 

2 

o 
3 

35 

38 

112 

1 

107 

o 
42 

5 

4 

o 
2 

o 

o 

o 

939. SHRI KINJARAPU YERRANNAIDU: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleaeed to &tate: 

(a) whether some unscrupulous people are running 
parallel telephone ex~hanges throughout the country 
causing huge 1088 of revenue to the Govemment; 

(b) if so, the details thereof; 

(c) whether the guilty has beer, brought to book in 
these cases; 

(d) If so, the details thereof; and 

(e) the stringent action taken/proposed to be taken 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) As soon as any such illegal 
setup comes to light, immediate action i8 taken against 
the illegal operator. 

(b) 257 cases till date have come to the notice of 
DOT and notional loss of more than 400 crores have 
occurred due to these Illegal setups, to the nation. 

Year-wise breakup of case as below: 

1998-1999 09 

1999-2000 10 

2000-2001 29 

2001-2002 56 

2002-2003 46 

2003-2004 32 

2004 till date 75 

(c) Yes, Sir. 

(d) More than 150 persona have been arrested till 
date in such illegal grey market cases. 

(e> FIR is registered with the law enforcing agencies, 
under various sections (main), as mentioned below in 
addition to any new sections at applicable based on 
case to case basis. 

• 420, 1208 & 379 of IPC 1860 

• 4, 20, 20(A) , 25 of the IT Act 1885 

• 3, 8 of the IWT At 1933 

• All the High Tech Equipment used in the IlJegai 
setup is seized by the security agency. 
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• Surveillance has been Increased to detect the 
frauds by inspecting bulk booking of telephones 
and monitoring the calls traffic. 

• Department of Telecom has issued Instructions! 
Guidelines to all service providers for effective 
monitoring, detection and prevention of such 
Illegal set upslfrauds. 

• Training and presentations are being given to 
the Senior Telecom Officers for better awareness 
regarding effective detection and prevention of 
such illegal setups. 

• A close coordination between the service 
providers and investigating agencies is 
maintained to book the offenders. 

• Dedicated CBI cells have been setup in four 
metros for exclusively detatting and checking 
telecom related frauds. 

• The loss caused in such cases is also raised 
for recovery from the negligent service providers. 

• Vigilance and Telecom Monitoring CeO created 
in October 2004, In four places namely Delhi, 
Mumbai, Hyderabad and Chennal for curbing 
such grey market operations. 

• Toll free number 1600-110-420 and 011-
23731100 have been opened so that general 
public can help in detection such ca8e8. 
Advertisement given in leading newspapers for 
creating awareness among public. 

Free Medical Facllltl.. and Drug. In 
HIVIAIDS Patient. 

940. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether the Union Government provides free 
medical facilities and drugs to HIVIAIDS patients In the 
country; 

(b) " 80, the details thereof; 

(c) the details of financial aasIatance grantecUreleued 
during each of the last three years, State-wiH; 

(d) whether Japan and America have oftered 
assistance for the AIDS treatment; 

(e) " so, the time by which the uailtance Is likely 
to be received; 

(f) whether some of the State Govemments have 
mlaused the financial assistance provided by the World 
Bank for the AIDS control programme; • 

(g) if so, whether any Inquiry has been conducted in 
this regard; and 

(h) if so, the action taken/propoeed to be taken by 
the Union Govemment In thie regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Yea, Sir. 

The Union Govemment Initiated free ARV drugs in 
8 centers w.e.f. 18t April, 2004. Additional 8 centera were 
sanctioned for providing ART from September, 2004 and 
additional 9 centers were sanctioned for providing free 
ART from January, 2005. Report received from 21 cantara 
indicate that a total of 4286 AIDS cuea .... currently 
getting free ART from these cantara. 

(c) A statement regarding grants releaeed to Stat'" 
UT8 during the last three Is enclOHd. 

(d) No, Sir. 

(e) Does not arise. 

(f) No, Sir. No 8UCh matter hu been reported to 
NACO. 

(g) and (h) Do not ariae. 

916,.",.", 

SI.No. 

1. 

2. 

State/UT 

2 

Andhra Pradesh 

Arunachal Pradesh 

Nsliofllll AIOS Contn:JI PtrJjtJcl-Phlllltl /I 
RtIIMIItI of FIJI'Ids 

Release during Release during 
2001-02 2002-03 

3 4 

850.00 1290.00 

214.88 130.50 

(Re. In 1akh8) 

R.I .... during 
2003-04 , , 

5 

1075.00 

150.00 
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2 3 4 5 

3. Assam 653.80 614.50 475.00 

4. Bihar 809.50 600.50 700.00 

5. Goa 99.00 170.50 200.00 

6. Gujarat 450.00 136.00 550.00 

7. Haryana 266.00 315.00 300.00 

8. Himachal Pradesh 308.50 236.50 250.00 

9. Jammu and Kashmir 244.50 295.50 150.00 

10. Karnataka 785.15 975.00 950.00 

11. Kerala 368.00 470.00 450.00 

12. Madhya Pradesh 780.50 521.50 490.00 

13. Maharashtra 550.00 1025.50 1000.00 

14. Manipur 708.15 787.50 1100.00 

15. Meghalaya 224.93 90.50 50.00 

16. Mlzoram 246.70 311.50 450.00 

17. Nagaland 635.50 626.50 675.00 

18. Ori ... 200.00 148.00 300.00 

19. Punjab 266.50 403.50 250.00 

20. Rajasthan 317.50 358.50 250.00 

21. Sikkim 120.02 64.00 75.00 

22. Tamil Nadu 1393.50 1295.50 1150.00 

23. Tripura 196.67 71.00 75.00 

24. Uttar Pradesh 1465.65 1674.50 700.00 

25. West Bengal 1059.50 1503.00 ~ 1200.00 

26. Delhi 334.00 431.00 500.00 

27. Pondicherry 54.00 74.00 100.00 

28. Andaman and Nicobar Islands 95.50 89.50 100.00 

29. . Chandigarh 152.66 156.50 225.00 

30. Dadra and Nagar Haveli 26.00 17.00 67.00 

31. Daman & Diu 31.00 36.00 100.00 

32. Lakshadweep 29.50 25.50 50.00 
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33. MDACS 585.65 

34. Ahmedabad MC 58.30 

35. Chennai MC 82.45 

36. Uttaranchal 98.00 

37. Chhattisgarh 129.50 

38. Jharkhand 156.00 

Total 15027.00 

Ban on Mobile Phones 

941. SHRI PRABODH PANDA: Will the Minister of 
HEALTH AND FAMILY WELFARE be plea88cl to state: 

(a) whether the Government Is contemplating to 
formulate a law to ban the use of mobile phones in 
Hospitals and Nursing Homes; 

(b) if so, the details thereof; 

(c) whether the frequent use of mobile phones is 
dangerous to health; 

(d) if so, whether the Govemment will set up an 
expert committee to look into the matter; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (e) According to Indian Council of 
Medical Research (ICMR), the World Health Organization 
(WHO) is conducting research throughintemational ..,cy 
to identify links between use of mobile phones & Its in 
effects. However, according to published literature of WHO 
& other agencies, there is no conclusive evidence of 
adverse health effect of use of mobile phones on human 
beings. At present there is no proposal ,to formulate a 
law banning the use of mobile phones in hospitals and 
Nursing Homes. 

CSS As.'.tant Grade Pay Scale 

942. SHRI AJAY MAKEN: Will the PRIME MINISTER 
be pleased to refer to the reply given to Unstarred 
Question No. 3070 on 18.8.2004 and to state: 

4 5 

603.00 520.00 

129.55 150.00 

186.45 300.00 

162.00 200.00 

243.50 250.00 

193.00 200.00 

16462.00 15777.00 

(a) whether the DOP& T had sent a proposal to the 
Mlnlstty of Finance in July-August, 2004 recommending 
upgradatlon of pay-scales of CSS Assi8tant8 to Re. esoo-
10500 for examination; 

(b) If so, the details of the comments by the Ministry 
of Finance including the financial implication of the 
proposal; 

(c) whether the Government has accepted the 
comments; and 

(d) If not, the proposals to resolve the pay anomaly 
of the CSS Assistant vis-a-vis Central Excise and Income 
Tax Inspectors? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI): 
(a) to (c) The matter regarding upgradatlon of pay scale 
of Assistants of Central Secretariat Servlcea (CSS) to 
Rs. 8500-10500 has been examined by the Government 
in accordance with the laid down rules. It i, the 
considered view of Govemment that the exi8tlng pay scale 
inlhe Aaaistant's grade Ia adequate. Moreover, the CSS 
hu been reetruc:tured in October, 2003 compr8hen8tvely 
and the promotional prospects of various grades of CSS, 
including the grade of Assistant have improved. 

(d) The nature of dutie8 and responsibilities attached 
to ,the post of Asaistants of Central Secretariat Service 
(CSS) are distinct from those of Income Tax Inspector 
and Inspector (Central Excise) and are, therefore, not 
comparable. As such, no anomaly can be stated to have 
been created on account of upgradatlon of pay scale of 
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the post of Income Tax Inspector and Inspector (Central 
Excise). 

(Translation} 

National Road Setety Policy 

943. SHRI MAHAVIR BHAGORA: 
SHRI ADHIR CHOWDHURY: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether a draft National Road Safety Policy was 
formulated in 1992 and no decision has been taken in 
this regard so far, 

(b) if 60, tI",J time by when this policy is likely to be 
implemented keeping in view the inoreasing incidents of 
road accidents; 

(c) whether there is no adequate mobile medical 
facility to provide relief to the victims of road accidents 
and no proper arrangement to set in order the damaged 
vehicles; and 

(d) if so, the steps being taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) The National Road Safety 
Policy drafted in 1992 was endorsed by National Road 
Safety Council in its meeting held on 22.12.1994. 

(c) and (d) Evacuating accidents victims to the 
nearest medical aid centre and removal of accidental 
vehicles is primarily responsibility of concemed StatelUT 
governments. However, this Ministry provides Cranes and 
Ambulances under National Highway Accident Relief 
Service Scheme to States UTs GovernmenUNon 
Govemmental Organisations for clearing accident sites and 
evacuating accidents victims to the nearest medical aid 
centre. 

Ministry of Health & Famiiy WeHare also provides 
assistance to the States/UTs under the scheme of 
'Assistance for Capacity Building'for upgradation of 
emergency servicesitrauma care facilities In Hospitals 
including those located near the National Highways for 
the purpose of treatment 01 accident victims. 

/Engllsh} 

Bharat Stage-lll Emlulon Norma 

944. SHRI BALASAHEB VIKHE PATIL: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the Tractor Manufacturers AII8ocIation hu 
been given time upto April, 2005 for the implementation 
of Bharat Slage-III emission norma; 

(b) if so, the basis for the New Bharat Stage-III norma 
at such short notice; and 

(c) the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (c) Bharat Stage-III emlleion 
norms for tractors were notified vide notification number 
G.S.A. 83(E) dated 5th February, 2003. These nonns 
were to come into force from 1st April, 2005. However, 
following receipt of representations from different sources 
including Tractor Manufacturers A88ociation, a draft 
notification to extend the date of applicability of these 
norms to 1st October, 2005 has been Issued vide 
notification number G.S.A. 41 (E) dated 25th January, 
2005, inviting suggestions/comments from all concerned 
within 30 days. 

SuapenalonI'Termlnatlon of Offtcera 

945. SHRIMATI BHAVANA PUNDUKRAO GAWAU: 
Will the PRIME MINISTER be pleased to state: 

(a) the number of lAS, IFS, IRS and IPS officers 
suspended or terminated on chargee of corruption during 
the last three years; 

(b) the action taken against them; 

(c) the policy of the Govemment to prevent corrupdon 
in high places; 

(d) the details thereof; 

(e) whether the Government proposes to bring any 
changes in the Prevention of Coriuption Act, 1988; and 

(f) If so, the details thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI): 
(a} During the years 2002, 2003 and 2004-14 officers 
of lAS; 16 officers of IFS; 24 officers of IRS and 
7 officers of IPS were suspended and 3 officers of lAS 
awarded the penalty of compulsory retirement on charges 
of corruption. 

(b) to (f) The All India Services (Discipline and 
Appeal) Rules, 1969 as well as the Central Civil Services 
(Classification, Control and Appeal) Rules provide for 
suspension when departmental proceedings are pending 
or contemplated or when criminal cases are under 
investigations or trial. According to the recommendations 
of the Investigating Agency, cases are sent for prosecution 
or departmental proceedings initiated. Further action 
against such officers is dependent on the outcome of the 
triaVdepartmental enquiry. 

The Government is fully alive to the need for 
corruption free administration and the fight against 
corruption is a continuing process. The policies on anti· 
corruption are modified from time to time to make them 
more responsive to the changing environment. The 
Prevention of Corruption Act, 1988, the All India Services 
(Discipline & Appeal) Rules, 1969 as well as the CentraJ 
Civil Services (Classification, Control and Appeal) Rules 
are the provisions under which action is taken against 
officers found to be guilty of corruption. The provlslone of 
the above mentioned ActIRuies are amended from time 
to time to take care of any loop-holes therein. 

Short Route to Kllilallh-Manurovar 

946. SHRI SHIVRAJ SINGH CHOUHAN: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether the Government proposes to constructI 
explore any short route for the Kallash Mansarover 
Yatra; 

(b) if so, the details thereof; and 

(c) the measures taken/proposed to be taken for the 
safety of the pilgrims? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) Yes, Sir. 

(b) Government has propoeed to tie aw.. aide 
on several occasions in recent yeara opening of an 
alternative route to KaiIaah Manaarovar through Oemchok 
in Jammu & Kashmir or Shipki La In HirMChal PradMh. 
The Chinese have cited difficulty In opening theM routea 
on the ground that it would Involve travel over longer 
dIatancee on their aide through difficult tetTaln, with poor 
road conditions and lack of proper Infrutructure for 
accommodation and communlcatlona. 

(c) The aelection of ~Itis for KaiIuh Manaarovar 
Yatra is done after an elaborate medical oheok-up 10 
that only those who are found phyalcally and medically 
fit ere allowed to undertake the Y ...... During the cou,.. 
of the Yatra, facHItlea provided by the Government to the 
plfi8 include free medical UIiatance, eecurtly 8ftd 8ICOIt 
cover by the Indo-TIbetan Border Pollee til the UpuIeIch 
Pau on the Indian side, communication IInk8 wfIh ChIna, 
and provision of satelUte phone to the LiaIIon OffIcer for 
each batch of pltis for use during emergency throughout 
the y.,. A LIason OffIcer Is attached by the Government 
with each batch of pltis, who is reeponatie for their 
general welfare. 

Earty Information about Taunaml 

947. DR. RAJESH MISHRA: 
SHRI D.V. SAOANANO GOWDA: 
SHRI M. APPADURAI: 
SHRI EKNATH MAHAOEO GAIKWAD: 
SHRI P.C. THOMAS: 
SHRI RAKESH SINGH: 
SHRIMATI NIVEOITA MANE: 
SHRIMATI C.S. SUJATHA: 
SHRI VIJOY KRISHNA: 
SHRI P. MOHAN: 
SHRI MOHAN SINGH: 
SHRI KIATI VARDHAN SINGH: 
SHRI S.D. MANDLlK: 

Will the Minister of SCIENCE AND TECHNOLOGY 
be pIea8ed to state: 

(a) the exact time of the earthquake which hit 
Indonesia leading to tsunami on the couts of India; 

(b) whether Indian scientists or Government got 
information regarding this; 

(c) If so, by whet time; 

(d) If not, the reasons therefor; 
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(e) whether our Govemment or scientists apprehended 
the consequences of it; 

(f) if so, the details thereof; 

(g) whether there was negligence on the part of 
Government of India or Its concerned departmentsl 
institutes to get the information and pass it on to public 
for precautionary measures; and 

(h) if so, the officials and the departments responsible 
for it and the action taken against them? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SliAL): (a) The exact time 
of the occurrence of the earthquake on 26.12.2004 is 
0629 Hrs. 1ST. 

(b) and (c) Yes, Sir. Information about the occurrence 
of the earthquake was known by 0700 Hrs. 1ST. 

(d) Does not arise; 

(e) As the phenomena of Tsunami occurrence In the 
Indian Ocean is not frequent, the Government/scientists 
could not apprehend the consequences. 

(1) Does not arise. 

(g) and (h) No, Sir. The earthquake monitoring 
systems alone are not sufficient to provide prior 
information about the Tsunamis. As there is no specific 
Tsunami Warning System in place for the Indian Ocean 
region, prior information was not possible. 

LlC Policy for HIV Infected Women 

948. SHRI TUKARAM GANGADHAR GADAKH: WHI 
the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether the Govemment has launched a LlC 
Policy for HIV women; 

(b) if so, the details thereof; 

(c) whether NACO has interacted with IC for evolving 
this policy; 

(d) if so, the details thereof; 

(e) the steps taken/proposed to be taken in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) No Sir. 

(b) Does not arise. 

(c) No Sir. 

(d) Does not arise. 

(e) Does not arise. 

/Tmns/sfionj 

labelling of Medlcfnea 

949. DR. LAXMINARAYAN PANDEY: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Govemment is aware of the fact that 
due to absence of strict provision for labelling of medicines 
in the country, the consumers are not able to get correct 
information about them; 

(b) if so, the steps taken by the Government in this 
regard; 

(c) whether the Government proposes to enforce 
Standardised Lebelling Format Obligation on the medicines 
available for sale in the market; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (d) No, Sir. Adequate provisions are 
laid down under the Drugs and Cosmetics Rules, 1945, 
in respect of labelling of drugs in order to ensure that 
the consumer gets adequate information about the source, 
date of manufacturelexplry, batch no, Ingradients and 
special precautions, H any, required for a particular drug. 
It Is mandatory for the manufacturers to comply with these 
provisions. In view of this, it is· not considered necessary 
to enforce any separate labelling fOnnatlon obligations in 
regard to the labelling of medicines. 
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(English! 

Health Card. to aU Famlll •• 

950. PROF. CHANDER KUMAR: Will the Minister of 
HEALTH AND FAMIL¥ WELFARE be pleased to state: 

(a) whether the Govemment proposes to issue Health 
Cards to all families; 

(b) if so, the time by which all the families will be 
covered; and 

(c) the amount required for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) No Sir, there is no such proposal. 

(b) and (c) Does not arise. 

[Transla/ion! 

Co-operatlon between India and Canada 
In Health Sector 

951. SHRI RAJNARAYAN BUDHOLlA: 
SHRI HARISHCHANDRA CHAVAN: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Govemment Is proposes to enhance 
co-operation in the health sector between India and 
Canada; 

(b) if, so, the details thereof; and 

(c) the time by which the decision is likely to be 
taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) Yes, Sir. 

(b) and (c) A joint statement has been signed 
between India and Canada during the visit of Canadian 
Prime Minister to India on January 17-18, 2005 to 
strengthen cooperation in the field of health research. 
The Indian Council of Medical Research (ICMR) and 
Canadian Institutes of Health Research (CIHR) have also 
Signed a Memorandum of Understanding (MOU) on 13th 
January, 2005 for cooperation in biomedical sciences to 

strengthen mutual understanding and collaboration in 
medical/health research. The cooperation wJII focus 
especially on Life Style Diseases, Public Health, Disease 
Surveillance and any other area of mutual interest. The 
ICMR and CIHR shall promote direct cooperation likely 
to be advantageous to both organisations through 
exchange of scientiSts; exchange of scientists; exchange 
of scientific information, technical data, publications, 
documents etc.; joint research proposals/pro}ects in 
mutually Identified areas including reaearch, training and 
the application of knowledge. 

Inter-8tat. A.. In Aajathan 

952. SHRI JASWANT SINGH BISHNOI: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(8) whether 23 proposals of inter-state roads of 
Rajasthan are lying pending with the Govemment of India; 

(b) whether 4 estimates of Inter-state roads .... lying 
pending with tt'te Government of India for technic.1 
approval and financial clearance; 

(e) if 80, the time by which tha8e proposals and 
estimates are likely to be approved by the GoY8fTlment 
of India; and 

(d) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA); (a) No, Sir. Only 9 proposals under 
Inter State Road connectlvUy were received from 
Rajasthan Government for the year 2004-05 out of which 
6 proposals have been selected for in prlnoiple approval 
keeping In view the avallabll1ty of funds and Inter-.. 
priority. 

(b) to (d) Yea, Sir. Out of the&e four estimates of 
Inter State roads received, one estimate has been 
retumed to State Govemment for modification 88 per 
Ministry's guidelines. Remaining three estimates have been 
taken for technical scrutiny. 

AIDS Ca... In Kalhml, 

953. SHRI HARISHCHANDRA CHAVAN: 
SHRI ANNASAHEB M.K. PATIL: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 
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(a) whether the Govemment " aware that the fcnlgn 
terrorists are spreading AIDS in the valley of KMhmlr; 

(b) if so, the details thereof; 

(c) the steps taken by the Government in this regard; 
and 

(d) the amount allocated for AIDS prevention by the 
Government during the current year, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) No Sir, Govemment (NACO) has 
not received any Information that the foreign terrortata 
are spreading AIDS In the Valley of Kashmir. 

(c) In order to prevent and control the spread of 
HIV/AIOS in India, Govt. of India has launched a 
comprehensive National AIDS Control Programme, 
currently under implementation throughout the country 88 

a centrally sponsored scheme under following component8: 

• Preventive interventions for high-risk populations 
through targeted interventions adopting a multl-
pronged strategy Including peer couneeling and 
behaviour change communication. 

• Preventive interventions for the general 
population through programmes for blood safety, 
voluntary counseling and testing services, 
Prevention of Parent to Child Tran.mlnion 
(PPTCT), Information Education and 
Communication (IEC)! awareness building 
among adolescents and sensitization for the 
AIDS Vaccfne Initiative. 

• Provision of low cost care and support services 
by providing community care services, treatment 
of opportunistic infections and prevention of 
occupational exposure. 

• Collaborative efforts to promote inter-sectoral 
programme activities Including workplace 
interventions and publlc-private partnerships. 

• Build technical and managerial capacities for 
programme implementation through SurveUlance, 
Training, Monitoring and Evaluation, Technical 
resource groups, operational research and 
Programme management. 

(d) A statement is e~ed. 

SI.No. 

1. 

2. 

3. 

4. 

6. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

26. 

28. 

StateIUT 

2 

Ancl'lra PradeIh 

Arunachal Pradeah 

Assam 

Bihar 

Goa 

Gujarat 

Haryana 

Himachal Pradeah 

Jammu and KMhmlr 

Karnataka 

Kerala 

Madhya Pradesh 

Maharuhtra 

Manlpur 

Meghalaya 

Mizoram 

Nagaland 

0t1eaa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Trtpura 

Uttar Pradeeh 

W88t BengaJ 

DelhI 

(Ra. In Ukha) 

ReIeMe during 
2004-06 (.. on 1.8.06) 

3 

750.00 

106.00 

400.00 

475.00 

50.00 

175.00 

200.00 

125.00 

1e&.00 

850.00 

200.00 

300.00 

560.00 

300.00 

0.00 

100.00 

305.00 

85.00. 

300.00 

250.00 

125.00 

1000.00 

125.00 

800.00 

1025.00 

450.00 
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2 3 

27. Pondichery 35.00 

2& Andaman and Nicobar Islands 75.00 

29. Chandigarh 100.00 

30. Dadra and Nagar Havell 50.00 

31. Daman and Diu 50.00 

32. Lakshadweep 25.00 

33. MDACS 400.00 

34. Ahmedabad MC 50.00 

35. Chennai MC 75.00 

36. Uttaranchal 150.00 

37. Chhattisgarh 200.00 

38. Jharkhand 150.00 

Total 10350.00 

Improving Telecom Service In Jhllrkhand 

954. SHRI TEK LAL MAHTO: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
bepleaaed to state: 

(a) whether any action is being taken by the 
Government to bring Improvement In the networks of 
BSNL or to enlarge the network thereof in Jhartchand; 

(b) If so, the number of dlstricta of the State Ulcely to 
be benefited by It; and 

(c) the district-wise details of SIM Card Connection 
released in the State by the BSNL during the Iaat three 
years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. The action takwI 
by BSNl to improve the telacom network In Jharlchend 
are detailed below: 

(i) Rxed Line Network-At Dumka and Hazarlbag 
New Technology exchanges have been 
commissioned. At Giridih, DaltonganJ, Deoghar, 
Ramgarh and Dhanbad New Technology 

exchanges are planned to be opened by June, 
2005. Conversion of COOT Rural Automatic 
Exchanges (RAXa) to AN RAX and COOT SSM 
to RSU Is being canied out ~ to 
provide very reliable Internet facility and 
seaml888 connectivity. 

(il) Cellular Mobile Network-BSNL hal launched III 
Mobile Service In October, 2002 In Jharkhand 
State and since then BSNL has been 
augmenting its MobIle network continuously and 
action Is being taken to expand the network by 
3.38 Iakh linea In the CUmMlt year to cover aD 
the District Head Quarters of Jharkhand. 

(Iii) Wireless in Local Loop (WLL) Network-103 
WLl BTS (Baaic Te""inel Statton) have been 
Installed for providing umbrella coverage to 
provide acattered telephone demand In State. 
Capacities have been augn'lent8d In 23 WLl 
BTS. 

Additional WLl equipment of 26000 lines hal 
been planned for deployment during 2005 to 
cover all distrIcta of Jhar1chand. 

(Iv) Trunk Automatic Exchange (TAX), and 
Broadband Network-New Technology Trunk 
Automatic Exchange (TAX) hal been lnatalled 
at Dumka for better STDIISD connectivity to 
Santhalpargana and work Ie In progreea for New 
Technology TAX In Daltanganj. 

ExpanaIon of TAX at Jamahedpur (1000 1IneI), 
Dhanbad (2000 linea) and Ranchl (3000 U.,..) 
has been carried out during 2003-04. AddItIonal 
expanalon at Daltenganj (5000 linea), Hazaribagh 
(3000 IIne8) and Dumka (2000 lines) are 
expected by March, 2005. Further more 
expan810n of equipped capacity at Dhanbad 
(5000 linea), Ranchi (8000 linea), Hazarlbagh 
(3000 lines) and Dumka (2000 linea) .... likely 
to be commieaioned by September, 2005. 

(v) Broadband .. Mea8 have been planned and 
equipment 18 under In8tallatlon at Ranchl, 
Ja~r, Dhanbed and Bokaro. 

(c) The Dlatrict wIae details of SIM CardI reIeaaed 
for cellular connectiona In the S .... 01 ~ by BSNL 
cIuring the Iaat three years .... 88 LI1der: 
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SI.No. Name of the District SIM cards Released 
from 2002 to till date 

1. Garhwa 2209 

2. Latehar 1025 

3. Palamu 6624 

4. Deoghar 6928 

5. Dumka 5450 

6. Godda 2893 

7. Pakur 2574 

8. Jamtara 1291 

9. Sahib~anj 3279 

10. Hazaribagh 13871 

11. Giridih 4911 

12. Chatra 2264 

13. Kodarama 2965 

14. Purbi Singhbhum 30249 

15. Pashchimi Singhbhum 6026 

16. Saraikela 912 

17. Dhanbad 20865 

18. Bokaro 11088 

19. Ranchi 36687 

20. Gumla 1610 

21. Lohardaga 1013 

22. Simdega 1014 

Total 165748 

Writing of Confidential Report 

955. SHRI KAILASH MEGHWAL: 
SHRI BHANWAR SINGH DANGAWAS: 

Will the PRIME MINISTER be pleased to state: 

(a) whether there is a tradition of writing of annual 
confidential report regarding the performance of the 
officers and staff working under the Central and the State 

Governments and their Subordinate Institutions and the 
Offices in the country; 

(b) if so, since when it is continuing and the basis 
thereof; 

(c) whether controversies have erupted from time to 
time regarding justification of confadentialreports; 

(d) If so, the details thereof; 

(e) whether any qualitative and objective changes 
have b~en brought about in independent India as 
compared to the characteristics ,and nature of the 
administrative system prevailing in the country during the 
British rule; 

(f) if so, the relevance of confidential report in the 
present context; 

(g) whether there is any proposal under the 
consideration to amend or scrap the system of confidential 
report; and 

(h) if 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI): 
(a) Yes, Sir. 

(b) It is being continued for a long time to 888888 

the performance of Government 88fVants u>r use as a 
tool for human resource development. 

(0) No, Sir. 

(d) Does not arise. 

(e) and (1) Yes, Sir. It is relevant In the present 
context as It is aimed to meet the goal of optimising the 
achievement of Govemment policies and programmes. 

(g) and (h) Yes, Sir. S. Nath Committee has 
recommended to replace the Annual Confidential Report 
by a Performance Appraisal Report to be used as a tool 
for career planning and training r"ther than a mere 
judgment exercise. 
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Cellular ServIce In Nagpur Zone 

956. PROF. MAHADEORAO SHIWANKAR: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to refer to the reply given to 
Unstarred Question No. 981 on July, 14'" 2004 and state: 

(a) whether cellular service has been provided in all 
the areas of the city in Nagpur Zone; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (8) to (c) The cellular mobile 
service has been provided in all the District Headquarters 
and some of the cities In Nagpur zone. This service has 
been planned in large number of other cities in Nagpur 
zone. The details are given In the enclosed statement. 

1. List of Towns of Nagpur Zone where BSNL has 
provided Cenular Service 

Distt. H.Q. 

Nagpur 

Bhandara 

Gondia 

Gadchirolli 

Chandtapur 

Amrawati 

Akola Waehlm 

Baldhana 

Yeotmal 

Nanded 

Other Towns covered 

2 

Butibori, Umred, Kalmeshwar, Katol, 
Ramtek, Kondhali, Bazargaon, 
Kanhan, Mouda, Deolapar 

Tumsar, Sakoli 

DeoIi 

Desaiganj 

Ballapur, Mul, Khambada, Chlchpalli, 
Bharawati 

Achalpur, Warud, Tiwasa, Badnera 

Murtizaput', Balapur, Borgaon Manju 

Khamgaon, Malkapur, Nandura 

PUlad, Wanl, Arnl, Mahegaon, 
O/grU8, KaIamb, Padarkawada:oatwa, 
Umertched, Ghatanjl 

D&gIOor, Ardhapur, Sonkhed 

2 

Parbhanl Hlngoll Sellu, Jlntoor, Gangakhed, Burnat, 
Aunda, Waranga 

Wardha Hlngaghat, Arvi, Samudrapur, 
Wadner, Karanja 

2. List of Towns of Nagpur Zone where BSNL has 
planned Cenular Service during current year I.e. 2005 

Distt. H.O. 
covered 

Nagpur 

Bhandera 

Gondia 

Gadchlrolli 

Chandrapur 

Akola Washim 

Baldhana 

Yeolmal 

Towns Planned In 2005 

2 

Saoner, Narkhed, Kapsee, 
Khapardheda, Hlngna City, Bhlvapur, 
Parseonl, Kuhl, Kampte, Khaprl, 
Ramtek 

Paunl Mohada, Lakhandur, Bhandara 
MIDC, Jawahamagar 

Aamgaon, Tirode, Goregaon, Arjunl 
Moregaon, Sadak ArJunl, Gondla 
MIDC, Salekasa 

Chamorahl, Armori, Aheri, Sironcha, 
Patagudem, Dhanora, Kurkheda, 
ItapaJli, Mulcher., Bhamragadh, 
Korchu 

Gadchandur, Rajura. Warora, Cement 
Nagar, . Brahmapur, Chlmpur, 
Nagbhid, Sindewahl, Godpiprl, 
Korpana, Maujre, Sawll, Pombhuma, 
Jeewtl 

Dartyapur, Dhamangaon Rly, 
Nandgaonpur, Chandur Rly, 
Chlkaldhara, Dhami, Batku.I, Monthl, 
Anjangaon Surtt, Chandur Bazar 

Akot, Patur, Tethara, Barsltakli, 
Karanja, Risod, Malegaon, Manora 
Manglurpir 

Chlkhfl, LaJgaon Jamod, Mehka" 
Deulgaon Raja, Lonar, Motal., 
Sangrampur, Slndkhed Raja 

Ner, Babulgaon, Ralegaon. 
Maregaon, Bholar, Zari,mmni. 
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2 

Nanded Hadgaon, Mukhed, Dharmabad, 
Naigaon, Billoli, Mahur, Bhokar, Loha, 
Kinwat, Mufkhed, Himayatnagar, 
Umri, Delhitanda, Kandhar 

Parbhani Hingoli Manwat, Purna, Kalamnurl, 
Shengaon, Palam, Patri, Sonpeth 

Wardha 

/Engllsh] 

Wardha MIDC, Pulgaon, Seloo, 
T alegaon Ashti 

WHO on Me •• les V.cclne 

957. SHRI BASU DEB ACHARIA: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to &tate: 

(a) whether the Government is aware of the news-
Item captioned ·WHO : Measies Vaccine must for kids 
upto 14" as reported in the 'Times of India' dated January 
11, 2005; 

(b) if so, the facts of the matter reported therein; 

(c) whether the Government is considering to take 
action in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF, 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAK,A 
LAKSHMI): (a) and (b) Yes Sir. The news Item captioned.. 
in the newspaper "Times of India" was referring to joint 
statement of World Health Organization (WHO) and 
UNICEF on reducing measles mortality in emergencies. 
It urged the Government to vaccinate all children against 
measles from 6 month through 14 years of age. It also 
added that at a minimum, children from 6 months through 
4 years of age must be immunized. The choice of age 
covered will be influenced by vaccine availability, funding, 
human resources and local measles epidemiology. 

(c) and (d) Government had already taken action by 
vaccinating all children between 6 month to 5 year of 
age in the Tsunami affected areas irrespective of their 
previoU$ immunization status. The upper limit of 5 years 
of the age group of children was decided by the 
committee after taking Int~ consideration local measles 
epidemiology. 

VIoIllllon of Indua Wllter TrMty 

958. SHRI SUKHDEO PASWAN: Will the Minister of 
EXTERNAL AFFAIRS be pIee8ed to state: 

(a) whether any violation of the Indue Water Treaty 
has come to the notice of the Govemment; 

(b) If so, the details and the steps propoeed to be 
taken In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): <a) No, Sir. 

(b) Does not ariae. 

CoInbox to Mobile Connectivity lit Tehall H08 

959. SHRI SHRINIWAS DADASAHEB PATIL: Win the 
MinIster of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Government is aware that coInbox to 
mobile connectivity is available only at District 
headquarters thus denying tehsil headquarters to have 
this facility; 

(b) If 50, the steps propoeed to be taken by the 
Government In this regard; 

(c) whether the Government proposes to set up 
national nodes at tahsil headquarters to enhance the rural 
connectivity; 

(d) If so, the detaIIe thereof; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Sir, in Bharat 
Sanchar Nigam Limited (BSNL), the local Public Cells 
OffIce (PCO) policy has been reviewed with a view to 
allow termination of calle on mobile networtc: aIao from 
Local PCOs including Coin Collection Box (CCB) PCOS 
with some modification In tariff and call duration. The 
revised policy in reaped of CCB POe is planned to be 
implemented after making neceaaary modifications in the 
COB Instrumenla. In Mahanagar Telephone Nigam Umlted 
(MTNL), mobile phones of all operators are acceaaIbie 
from CCB PCOS in both MTNL, DeIhl and Mumbai. 
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(c) to (8) In BSNl, the national nodes are by and 
large at State capitaJa. There Is no need to have national 
nodes for rural connectivity 86 rural c:onnec:tivIty 18 already 
provided via Short Distance Charging Centre (SDCC) 
which is nonnaHy located at Sub Divisional headquart.rl 
TehsN HeadquarterlBlock Headquarter. 

Expanalon of Fleet of SCI 

960. SHRI DUSHYANT SINGH: 
SHRI BADIGA RAMAKRISHNA: 
SHRI SUGRIB SINGH: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether the Shipping Corporation of India (SCI) 
has not been able to expand Its fleet during the last two 
years; 

(b) If so, the reasons therefor; 

(c) whether SCI has any plan to expand 118 fleet 
during 2005-06 and also during the coming years; 

(d) If so, the programme drawn up by SCI In this 
regard; 

<e) the detaJIa of reasons behind the dIeInveetment 
of SCI; and 

(f) the time required for the completion of the said 
process? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) No, Sir. 

(b) Doea not arise. 

(c) Yes, sir. 

(d) The Shipping Corporation of India (SCI) has 
planned to acquire 37 vesaeIs during the remaining period 
of 10th Plan. 

<e) Strategic sale of SCI is not being pursued any 
longer. 

(f) Does not arise. 

961. SHRI PRABHUNATH SINGH: Wli the Minister 
of SCIENCE ANO TECHNOLOGY be pIeH8d to .... : 

<a) whether It Is a fact that due to Ihortage of trained 
employees regarding foreea.ting and Inadequate 
computing, the meterologlcal department of the country 
Is legging behind by ten years compared with W .... m 
Countries; 

(b) 11 so, the stepa being taken by the Govemment 
to meet the requirement of trained employe.. and 
computing machine system In order to Include India In 
the list of leading weather forecaetlng countries of the 
world; 

(c) whether the Govemment Is reviewing thle fact 
that 70 per cent investment Is made on trained labour In 
developed countries whereas thle figure Is only 20 per 
cent In our country; and 

(d) If so, the steps being taken by the Govemment 
to bring expenditure on trained labour at par with 
developed countries? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SIBAl): (a) and <b) No, 
Sir. India Meteorological Department <IMD) Ie one of the 
oldest National Weather Service of the wortd. It has 
completed more than 125 years of dedicated .. Nice to 
the nation. IMD has a well organized training lnatitute 
imparting training to Its officers and etaff and aIeo to the 
officers from Indian Navy, Coast-Guard, Indian lnatitute 
of Tropical Meteorology etc. and developing countr1e8 of 
southeast AsIa and Africa. IMD'. Central Training Institute 
at Pune i8 functioning a. one of the Regional 
Meteorological Training Center. of the World 
Meteorological Organl8ation, Geneva. 

IMD'. forecast are at par with the forecuta Ia8wd 
by other countries In the tropics. Water deWielopment In 
the extratropiCl (north of 30° N latitude) ar. more 
systematic and hence forecast In tho88 countrtee are 
comparatively better. 

IMD introduced computer8 in weather anaIy* and 
forecutlng as earty as 1973 and has been upgrading .. 
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computing facilities from time to time. Computing facilities 
have also been provided in observing systems. Upper Air 
and Radar observations are now fully automated. A 
dedicated computer system is working for reception and 
processing satellite data at Delhi and for data archival at 
National Data Centre, Pune. Upgradatlon of computing 
facilitie:; is an ongoing exercise and will be taken up as 
and when required. 

(c) and (d) The Government do not have data on 
investment by the government on trained labour vis-a-vis 
the figures in developed countries. 

/English} 

Modern Equipment at Porta 

962. SHRI RUPCHAND MURMU: Will the Minister of 
SHIPPING. ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Government has decided to Install 
modern equipment at the ports for quick loading and 
unloading of ships; 

(b) If so, the fund allocated for that, port-wise; and 

(c) the time by which it will be completed? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) Modern 
equipments for loading and unloading of Ships are installed 
in major ports as part of a continuous process for 
replacement. up-gradation and augmentation o.f cargo 
handling facilities. 

(b) and (c) The .informatlon ie being collected and 
will be laid on the Table of the House. 

Blood Bana 

963. SHRI D.V. SADANAND GOWDA: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government has fixed any norms 
and criteria for starting of Blood Banks by the NGOs; 

(b) if so, the details thereof alongwith the Government! 
Private Blood Banks operating in the country during the 
last three years, State-wise; and 

(c) the total quantity of blood collected from the 
donors and utilized during the above. period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) The Drugs & Cosmetics Rules under 
Schedule F of Part XII B Rule prescribes the requirement 
and criteria for starting a Blood Bank whether by NGO 
or by any other agency. 

(b) Statement I to III In respect of last three years 
as regard to number of Blood Banks in Government! 
Private sector, state-wise is enclosed. 

(c) Statement IV containing reported collection of 
blood units by the blood banks for last 3 years is 
enclosed. 

Sf6h1mtlnt I 

State-wise List of licenstJd Blood Banks as on 31 Marr;h, 2002 

SI.No. State Govt. Voluntary Pvt. Hosp. Pvt. 
Commercial 

2 3 4 5 ·8 ~ 

1. Andaman & Nlcobar Islands 2 

2. ~ndhra Pradesll 63 14 43 48 

3. Arunachal Pradesh 2 --
4. ··Assam 30 3 10 5 

Total 

7 

2 

188 

3 

48 
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2 3 4 5 8 7 

5. Bihar 16 6 3 17 41 

6. Chandigarh 3 3 

7. Chhatisgarh 4 2 10 17 

B. Daman & Diu 1 

9. Delhi 17 2 16 8 42 

10. Goa 4 1 2 7 

11. Gujarat 20 eo 2 68 140 

12. Haryana 17 2 8 10 36 

13. Himachal Pradesh 12 12 

14. Jammu and Kashmir 13 1 14 

15. Kamataka 38 12 45 38 131 

16. Kerala 31 3 eo 9 123 

17. Madhya Pradesh 44 19 8 33 104 

18. Maharashtra 81 24 65 88 24'3 

19. Manipur 3 3 

20. Meghalaya 2 2 4 

21. Mizoram 3 2 5 

22. Nagaland 3 3 

23. Orissa 9 64 7 2 72 

24. Pondichery 5 8 11 

25. Punjab 40 4 23 2 88 

26. Rajasthan 45 9 8 61 

3 
27. Sikkim 3 

28. Tamil Nadu 81 8 49 47 185 

29. Tripura 3 3 8 

30. Uttar Pradesh 71 2 17 40 130 

31. Uttaranchal 13 3 1 17 
I 

32. West Bengal 67 7 19 33 128 

Total 746 222 410 1832 
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StI,.",.", /I 

StslP-m. Ust 01 Licsn8tK/ Blood BlInks as on 31 MIIn:h, 2003 

SI.No. State Govt. Voluntary Pvt. Hosp. Pvt. Commercial Total 

2 3 4 5 6 7 

1. Andeman & Nicobar Islands 2 2 

2. Andhra Pradesh 64 16 46 48 174 

3. Arunachal Pradesh 2 3 

4. Assam 31 3 9 5 48 

5. Bihar 27 4 10 21 62 

6. Chandlgarh 3 3 

7. Chhattisgarh 9 4 10 24 

8. Daman & Diu 

9. Delhi 18 2 15 7 42 

10. Goa 5 3 8 

11. Gujarat 24 62 2 62 150 

12. Haryana 17 2 9 10 38 

13. Himachal Pradesh 12 12 

14. Jammu and Kashmir 13 14 

15. Kamataka 38 12 46 37 133 

16. Kerata 32 3 82 9 126 

17. Madhya Pradesh 39 14 14 28 95 

18. Maharashtra 82 24 59 89 254 

19. Manipur 3 3 

20. Meghalaya 2 2 4 

21. Mizoram 3 2 5 

22. Nagaland 3 3 

23. Orissa 4 45 8 2 59 

24. Pondichery 5 6 11 

25. Punjab 40 4 24 ' 2 70 

26. Rajasthan 44 9 6 60 
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2 3 4 5 6 7 

27. Sikkim 3 3 

28. Tamil Nadu 83 8 49 49 189 

29. Tripura 3 3 6 

30. Uttar Pradesh 69 2 17 42 130 

31. Uttaranchal 13 3 1 17 

32. West Bengal 69 5 10 19 103 

Total 763 209 430 450 1852 

m.ltNMnt HI 

S111te-wise List of Licensed Blood Banks I/S on o.c. 2O{)tI 

SJ.No. State Govt. Voluntary Pvt. Hosp. Pvt. Commercial Total 

2 3 4 5 6 7 

1. Andaman & Nlcobar Islands 2 2 

2. Andhra Pradesh 66 25 65 48 204 

3. Arunachal Pradesh 2 3 

4. Assam 35 3 14 6 58 

5. Bihar 42 4 10 22 78 

6. Chandigarh 3 4 

7. Chhattisgarh 12 5 11 2i 

Dadra and Nagar Haveli 

8. Daman & Diu 

9. Delhi 18 3 17 7 45 

10. Goa 6 3 8 

11. Gujarat 30 70 4 63 167 

12. Haryana 17 5 16 12 50 

13. Himachal Pradesh 14 15 

14. Jammu and Kashmir 14 15 

15. Jharkhand 4 3 2 9 
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2 3 4 5 6 7 

16. K'arnataka 39 16 54 37 146 

17, Kerala 34 5 86 9 134 

18, Madhya Pradesh 42 17 15 30 104 

19, Maharashtra 82 29 63 90 264 

20, Manipur 3 3 

21. Meghalaya 3 2 5 

22. Mizoram 3 2 5 

• 23, Nagaland 3 3 

24, Orissa 46 10 2 62 62 

25, Pondichery 5 6 11 

26. Punjab 41 5 28 2 76 

27. Rajasthan 44 5 12 6 67 

28, Sikkim 3 3 

29. Tamil Nadu 98 10 61 52 221 

30. Tripura 3 3 6 

31, Uttar Pradesh 69 4 25 43 141 

32. Uttaranchal 14 3 18 

:~3, West Bengal 71 5 10 19 105 

Total 826 257 515 465 2063 

~tlV 

. 
Totlll qullntity of Blood coIItIcttKI hom donolS during IIIst thf8IJ yrMfS 

SIate6lUTs 2002 2003 2004 

VohIIIaIy RepIaoerneI1 Total VokIltary Replacement ~ Total Vohnary RepIacemenI ToI8I 

2 3 4 5 6 7 8 9 10 

Ahmedabad MACS 55049 38227 93276 63944 44409 108353 58565 41813 100378 

Andaman & Nic;obar Islands 2387 1156 3543 2756 1022 3n8 1256 494 1750 
\ 

Andhra Pradesh 108702 159112 268814 138393 157400 295793 159234 173496 332730 

Arunachal Pradesh 608 30 638 1370 54 1424 1221 18 1239 



925 

Assam 

Bihar 

Wn'lten AnSW6fS 

Chandigarh 

Chennai MACS 

Chhattisgam 

Daman & Diu 

Delhi 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Jharkhand 

Karnataka 

Kerala 

Lakshadweep 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

-Mizoram 

Mumbai MACS 

NagalBnd 

Orissa 

Pondicherry 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

2 

8090 

6592 

22720 

162 

o 
107 

63641 

3321 

201696 

19347 

6075 

1927 

o 

131800 

59105 

14 

12083 

190048 

1349 

119 

3994 

61127 

921 

20807 

5166 

13225 

492 

74 

101153 

PHALGUNA 18, 1926 (SMa) 

3 4 

19066 - 27156 

13412 

24823 

104 

o 
49 

249101 

5902 

179251 

55147 

4526 

13022 

o 
155993 

90808 

o 
392n 

50429 

15498 

2305 

6754 

73223 

1060 

90473 

9845 

81291 

6982 

1098 

75472 

20004 

47543 

266 

o 
156 

312752 

9223 

380947 

74494 

10601 

14949 

o 

28n93 

149913 

14 

51360 

2404n 

16847 

2424 

10748 

134350 

1981 

111280 

15011 

94516 

7474 

1172 

176625 

5 

19981 

14056 

26560 

65190 

7266 

155 

60422 

6032 

239840 

25984 

8521 

1276 

356 

165285 

56957 

10 

22554 

250373 

3919 

102 

5956 

100674 

934 

25160 

6654 

19886 

20131 

188 

16&443 

6 

,26780 

32740 

21230 

25332 

19742 

88 

186451 

10702 

171389 

67220 

6987 

39n 

4209 

189754 

90958 

o 

51727 

56027 

39167 

3062 

6319 

94843 

699 

60383 

10907 

114060 

99491 

. 1228 

10S658 

7 

of6781 

48796 

4n9O 

90522 

27008 

223 

246873 

18734 

411209 

93204 

15508 

6253 

4565 

8 

18900 

8204 

24690 

&7875 

4532 

281 

57M2 

18458 

286789 

28924 

9697 

62 

799 

335039 _ 159017 

147916 

10 

74281 

306400 

43086 

3164 

12275 

195617 

1633 

85543 

17561 

133946 

119622 

1416 

272101 

32741 

o 

35169 

675n9 

3500 

362 

1381 

106031 

o 
24829 

2934 

8848 

13158 

2C17 

11iJ6511 

9 

20111 

3531,8 

15832 

18424 

11281 

98 

238827 

60734 

176094 

78424 

5960 

682 

10582 

144484 

58234 

o 

72784 

204822 

58230 

3448 

5197 

92749 

o 
59845 

''JBn 

57804 

n337 

1344 

91211 

10 

39011 

043522 

40522 
76299 

15813 

379 

2M469 

n190 

441883 

107348 

15657 

744 

11381 

303501 

90975 

o 

107953 

780601 

61730 

_ 3810 

12578 

198780 

o 
84474 

8811 

86452 

90495 

1551 

287722 
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2 3 4 

Tripura 1715 2825 4540 
Uttar Pradesh 57242 182340 239682 
Uttaranchal 1304 8071 9375 
West Bengal 299204 78503 3m07 

Total 1462366 1735175 3197541 

Opening Con.ulat.. In StIlt. Capital. 

964. SHRI VARKALA RADHAKRISHNAN: WIN the 
Minister of EXTRNAL AFFAIRS be pleased to state: 

(a) whether the Govemment has a proposal to open 
consulates of foreign countries, especially the Gulf 
Countries in the State capitals; 

(b) if so, the details thereof; and 

(c) the time by when a final decision is likely to be 
taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (RAO INDERJIT SINGH): (a) No, 
Sir. 

(b) and (c) Do not arise. 

HIVIAIDS In Myanmar 

965. SHRI GEORGE FERNANDES: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government is aware that the 
International Crisis Group located in Brussels on 
December 16, 2004 stated that Myanmar has one of the 
highest rate of adults infected with the HfVlAtDS; 

(b) if so, whether the Govemment is aware that the 
International Crisis Group has warned that among other 
things, this presftnts serious risks to Myanmar's 
neighbours; and 

(c) if so, the steps taken/proposed to be taken by 
the Govemment to deal with this situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHAIMATI PANABAKA 
LAKSHMI): (a) Yes Sir. According to Intemational Crisis 

5 6 7 8 9 10 

7515 7908 15423 4627 3600 8227 
n076 219769 296845 66539 188725 255264 
2419 13522 15941 2900 17271 20171 

386781 76465 463245 357221 72797 43001& 

2001119 200060 4001739 2312871 2098557 4411428 

Group (ICG) a Brussels baaed NGO report dated 16111 

December. 2004 has mentioned that Mynmar has HIV 
prevalence of 1.31% by end of 2003 and It is next to the 
prevalence in Combodia and Thailand. 

(b) In the report they have mentioned that HIV 
continues to present serious risks to the population (of 
Myanmar). to security and to Myanmar neighbours. 

(c) Government of India initiated strong intervention 
programme in Manipur, Nagaland which are high 
prevalence states bordering Myanmar. Intervention 
includes Information, Education & Communication (IEC). 
Behavioural Change Communication (BCC) and Harm 
reduction programme. Besides governmental agencies, 
several NGOs are involved in implementation of the 
intervention activities. 

Ferry Services between Coastal Cltl •• 

966. SHRI M. APPADURAI: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Government is aware that the 
passenger ferry services between the coastal cities all 
over the world especially in developed countries are 
operating successfully; 

(b) if 80, whether there is any proposal to introduce 
ferry servicee between the coastal cities in Tamil Nadu 
between Tuticorin and Chennai; 

(c) if so, the details thereof; and 

(d) the time by which these services are likely to be 
introduced? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) and (b) Yes, 
Sir. However, there is no proposal to run passenger ferry 
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servICe between the coastal cities of Tuticorin and Channal 
in Tamil Nadu under consideration. 

(c) and (d) Do not arise. 

Indo-Pak Cooperation In IT Sector 

967 SHRI M. SHIVANNA: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether there is a huge potential for cooperation 
between India and Pakistan In 1he field of Information 
Technology and related areas; and 

(b) If so, the steps being taken by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. 

(b) In the Indo-Pak Bilateral Talks on Economic and 
Commercial Cooperation held at Islamabad during 11-12 
August, 2004, India made a special offer for full 
cooperation in any al'88 of importance to Pakistan in IT 
sector, e-govemance, e-commerce, IT enabled services. 

Hepatltls·a Injection for CGHS aeneflclarl .. 

968. SHRI BADIGA RAMAKRISHNA: 
SHRI SUGRIB SINGH: 
SHRI B. VINOD KUMAR: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Govemment is aware that the C8H8 

of Hepatitis have been increasing day-by-day; 

(b) If so, the detalla of the cases reported, State-
wise during 2004 and 2005 till date; 

(c) whether the Government has received any 
proposals from the State Governments for the financial 
assistance to the Hepatitis-B programme; 

(d) if so, the details of the financial assistance 
sanctioned, State-wise; 

(e) whether the Govemment has any proposal to 
provide Hepatltls-B injection to CGHS beneficiaries; 

(f) If so, the time by which the injection will be given 
to CGHS beneficiaries; and 

(9) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (g) Hepatltl";B spread through unsafe 
sex, unsafe blood transfusion, unsafe injection etc. and 
also form mother to child. State-wile number of casea 
due to Viral HepatitiS including Hepatitls-B as reported by 
Central Bureau of Health Intelligence during the year 2004 
is indicated in the statement. The data for the year 2006 
is not available. 

The Government has launched pilot project of 
Hepatitis-B vaccination in 15 cities during 2002-03 and 
33 districts during 2003-04. 

Hepatltis-B vaccine is provided to CGHS beneficiaries 
on prescription of the Head of Department of any 
Govemment Hospital In cases where there is dan:.,r of 
exposure to Hepatitis-B. 

ReporftJd Cues and Dsalhs due 10 Communic8b16 DistHIstlS in /ndia-2004 

VnI HtJpIltilis 

Si.No. State/UT Male Female Total Reference Period 

Cases Deaths Cases Deaths Cues Deaths up to 

2 :3 4 5 6 7 8 9 

1. Andhra Pradesh 15936 54 12286 18 28222 72 Dec. 2004 

2. Arunachal Pradesh 
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2 3 4 5 6 7 8 9 

3. Assam 

4. Bihar 

5. Chattisgilrh 

6. Goa 64 0 29 0 93 0 . Nov. Except Oct. 

7. Gujarat 3427 13 2433 13 5880 26 Dec. 2004 

8. Haryana 1146 eee 2 1845 S Nov. 2004 

9. Himachal Pradesh 1038 0 836 0 1872 0 Nov. ExcapI. July 

10. Jammu & Kashmir 0 0 0 0 8869 0 Oct. 2004 

11. Jhsrkhand 

12. Kamataka 19802 115 13338 51 33140 186 Sept. 2004 

13. Kerals 3226 2 2179 0 6406 2 Dec. Excpt Sept. 
Nov. 

14. Macllya PradeIh 7848 18 8011 10 15869 28 Dec. 2004 
15. Maharashtra 32327 92 18482 58 48789 160 Oct. Except. ~ 

'16. Manipur n 59 0 136 Oct. 2004 

17. Meghalaya 338 0 350 888 1 - Sept. 2004 
18. MIzoram 363 354 717 2 Dec. Excpl Oct. 

19. Nagaland 21 0 6 0 '0 0 Oct. 2004 

20. Orilaa 1007 28 482 4 1489 32 Oct. Excpt. Aug. 

21. Punjab 806 4 817 1423 5 Sept. Excpt. •. 
22. Rajasthan 1266 29 812 17 2078 46 Nov. 2004 

23. Sikkim 220 5 152 0 372 5 Dec. 2004 

24. Tamil Nadu 8971 Aug. 2004 

25. Tripura 815 0 0 891 0 Oct. 2004 

26. lJttaranchal 

27. lJIIar Pradesh 2 Jan. 2004 
28. West Bengal 3290 111 2184 49 5464 160 Sept 2004 

29. Andaman and NicobIr IIIInda 175 83 2S8 2 Sept. 2004 

30. Chandigarh 300 May. 2004 
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2 3 4 5 6 7 8 9 

3" Dadra and Nagar Haveli 489 2 186 2 675 3 Dec. Excpt. Apr. 
2004 

32. Daman & Diu 6 0 0 6 0 Oct. Excpl Aug. 
Sept. 

33. Deihl 6311 74 4345 69 10656 143 Dec. 2004 

34. I..akIhadweep 16 4 0 20 Dec. 2004 

35. Pondicheny 386 2 350 0 736 2 Nov. 2004 

Total 100198 554 66533 297 182963 853 

NR·Not Reported 

.. -Not received. 
The sum of male & female may not tally with the total as some State&lUTa. have not reported gencterwta. information .. parately. 

Source: Monthly Health Condition Reports of StatealUTs., Directorate of Heallh Servtces. 

Upgl'lldatlon of ED Poat OffIces In Llkahadweep 

969. DR. P.P. KOYA: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Govemment has any proposal for 
upgradation of ED post offices at Kadmalh, Klhan and 
Chetlat Islands of Lakshadweep; 

(b) if so, the details thereof; 

(c) whether the Postal Depal'!ment proposes to 
introduce VSAT money order facility at Minicoy Island 
where the service is in high demand; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) to (d) The infannatton Is 
being coffected and win be laid on the Table of the Hota. 

Four LIning of Road. in Punjab 

970. SHRI SUKHBIR SINGH BADAL: Will the Miniater 
of SHiPPING, ROAD TR~NSPORT AND HIGHWAYS be 
pleased to state: 

(8) the progM88 made regarding .four laning of major 
roads In Punjab i.B. Jalandhar-Amritsar, Amtttsar·Pathankot 
and Chandigarh-Ambala National Highways; 

(b) whether any as&ietance has been received from 
the World Bank in this regard; and 

(c) if so, the details thereof and by when it 1& likely 
to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) Bids have been invited for four 
laning of Jallandhar-Amritsar Section (km 4071100 to 456/ 
100) of NH-1 and Chandigarh-Ambala SectIon of NH·22 
under Build-Operate· Tran.fer (BOT) baeIs. Bide for km. 
3871100 to 407/100 of Jallandhar·Amritaar MCtIon of NH-
1 have already bean opened but the matter 1& subjudloe. 
Detailed Project Report for Amrltsar·Pathankot Section of 
NH·15 is under preparation by NHAI. 

(b) No, Sir. 

(c) Does not arise. 

Converalon of ~Ical con.. Into Hoepltal. 

971. SHRI KIRIP CHALlHA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleated to state: 

(a) whether the Govemment has taken. a policy 
decision to convert all medical colleges located at State 
Capitals Into hospitals; 

(b) If 80, the details thereof; and 
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(c) the time by which the policy is likely to be 
implemented particularly in respect of medical colleges in 
North Eastern States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) No, Sir. 

(b) and (c) Do not arise in view of (a) above. 

PNDT Act 

972. SHRI BRAJA KISHORE TRIPATHY: 
SHRI ANANDRAO VITHOBA ADSUL: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Govemment Is aware that the 
Preconception and Pre-natal Diagnostics Technique 
(Prohibition of Sex Selection) Act, 1994 has been in force 
for the last 10 years but the malpractices of sex 
determination have not stopped; 

(b) if so, whether the National and State level NGOs 
expressed concem over the adverse sex ratio; 

(c) whether the said NGOs have also expressed 
cCClcern over the poor implementation of PNDT Act; and 

(d) if so, the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) Yes Sir. The Govemment is aware of the 
situation and there are 24 ongoing cases of sex 
determination/communication of sex of the foetus as 
reported by States and Union Territories. 

(b) to (d) The Govemment, National Commission for 
Women as well as the NGOs are concerned over the 
adverse sex ratio and a number of steps have been 
taken by the Government to remedy the situation. 

The implementation of the Act rests with the States 
and Union Territories through the Appropriate Authorities 
appointed at State, district as well as at su~district levels. 
The States and Union Territories have been requested to 
ensure wide publicity to the provisions .0' the Act and 
Rules and to effectively implement the same in letter and 
spirit. As per the reports received from the States and 
Union Territories as on 28.2.2oo?, 25nO Units have been 

registered in the country, 300 Court/Police cases ongoing 
and 33 Ultra sound machines seized/sealed 88 part of 
implementation of the PNDT Act. 

It is, nevertheless, recognized that mere legislation 
is not enough to deal with this problem that has roots In 
social behaviour and prejudices. Various activities have 
been undertaken to create awareness against the practice 
of pre-natal determination of sex and female foeticide 
through Radio, Television, and print media units. 
Workshops and seminars are also been organized through 
Voluntary Organizations at State/regionaVdistrictlblock 
levels to create awareness against this social evil. 
Cooperation has also been sought from religious leaders, 
as well as medical fratemity to curb this practice. The 
Govemment of India has launched 'Save the Girl ChUd 
Campaign' with the view to lesson son preference by 
highlighting achievements of young girls. 

A National Monitoring Committee has been constituted 
at the Centre to take stock of the ground reaHtles by 
field visits to the problem States. Constant inspection and 
survey of the Centres using ultrasound machines are 
being undertaken by most of the States. 

Empowered Action Group on Population 
Stablllution 

973. SHRI LAKSHMAN SINGH: Will the MiniSter of 
HEALTH AND FAMIL V WELFA~E be pleased to state: 

(a) The initiatives taken by the Empowered Action 
Group (EAG) for population stabilization; 

(b) The umber of extemally-aided project assisted by 
EAG for population stabilization; and 

(c) The details thereof, Statewise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) An Empowered Action Group (EAG) was 
constituted on 20th March 2001 in the Department of 
Family Welfare to focus on eight States namely Bihar, 
Jharkhand, Madhya Pradesh, Chhattisgarh, Orissa, 
Rajasthan, Uttaranchal and Uttar Pradesh. Special focus 
was given in these States for strengthening of rural health 
Infrastructure especially operationalisation of 2 FRUs per 
district; strengthening Training Institutions; Maintenance 
of cold chain equipments. Maternal he~ initiatives, IEC 
activities and supply of contraceptivee. 
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(b) and (c) No externally-aided project has been 
assisted by EAG for population stabilization. 

[Trans/ation} 

Cases of Spurloua Druga 

974. SHRI AVTAR SINGH BHADANA: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government is aware of the 
increasing number of cases of spurious drugs in the 
country; 

(b) if so, the details of the number of such cases 
detected during each of the last three years, State-wise; 

(c) whether the guidelines issued in this regard eanier 
by the Government to the State Govemments are not 
proving effective; and 

(d) if so, the strategy formulated by the Govemment 
to put a check on such cases? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) As per the feed back available from the 
Slate Drug Controllers, 38824, 43138 and 40862 drugs 
samples were tested during the periods 2001-02, 2002-
03 and 2003-04 out of which 96, 129 and 118 samples 
were declared spurious. 

(b) to (d) Under the Drugs and Cosmetics Act, 1940, 
the responsibility for regulating manufacture and sale of 
drugs including taking legal action against the guilty 
persons rests with the State Govemments. As per feed 
back available from the State Drug Controllers 84 (eighty 
four) persons were arrested in relation to spurious drugs 
cases and prosecuted in the appropriate court during the 
period 1.4.2002 to 30.6.2004. Details of cases detected 
year-wise and state-wise are not maintained centrally. 
Manufacture of spuriouslcounterfeltlfake drugs is primarily 
a clandestine activity. Trading in counterfeit products 
including drugs is reported world over. However, keeping 
in view the serious implications of spurious drugs on 
public health as wen as the loss to genuine industry, the 
Government has taken the following measures to combat 
this menace: 

(i) The State Govemments have been advised from 
time to time to undertake focused surveiUance 
over possible movement of spurious drugs and 
detailed guidelines have been provided for this 
purpose. 

(Ii) A Capacity Building Project through World Bank 
assistance has been taken up to provide 
substantial assistance to State Govemments to 
upgrade drug testing facHilies or to establish new 
drug testing laboratories. It Is expected to 
increase the number of samples tested in the 
country from about 36000 samples to 1,00,000 
samples per year and to reduce the reporting 
time to less than a month as against the present 
period from 3 to 6 months. 

(iii) Training programmes for regulatory officials of 
State Govemments on logistics of inteUlgence 
work. prosecutions etc. have been conducted 
with the assistance of FDA, Maharuhtra. 

(iv) In order to ensure efficient information exchange 
between drug regulatory officers in the country, 
a countrywide computer-networ1<ing project has 
been undertaken by the Central Govemment. 

(v) Pharma Industry and trade has been motivated 
to fight menace of spurious drugs as a shared 
responSibility. 

(vi) Govemment of India had constituted a committee 
of experts on 27th January, 2003 under the 
Chalrmanship of Dr. A.A. Mash.lkar, D.G., CSIR 
to undertake a comprehensive view of the drug 
regulatory system in the country including 
evaluation of the extent of spurious and sub-
standard drugs and recommended remedial 
measures to deal with this problem effectively. 

The expert committee submitted Its final report to 
the Government In November, 2003. Based on the 
recommendations given by the committee in Its report, 
Central Govemment had initiated steps to bring legislation 
for amending the Drugs and Coameti,ca Act, 1940 on the 
lines suggested by the committee. A bill wu introduced 
in the Lok Sabha in December, 2003 to amend the said 
Act to provide strlcted penalties to the offenders including 
a maximum penalty of capital punishment. It was further 
recommended to make the offene.. non-beilable and 
cognizable and to provide for designated courts for speedy 
trial of cases. The Cabinet has now accorded approval 
for the Introduction of Drugs and Cosmetics (Amendment) 
Bill 2005 in the Par1iament subject to certain modifications. 
The Bill is likely to be introduced in the budget session 
of Parliament. 
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Setting up of Regional I.T. Centre. 

975. SHRI ALOK KUMAR MEHTA: Will the Minister 
of COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Government proposes to set up 
Regional I.T. Centres in America and other countries to 
showcase India's skill of Information Technology; and 

(b) if so, the details thereof and the objectives 
thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No, Sir. 

(b) Does not arise. 

{English} 

Mobile Telephone Service. In We.t Bengel 

976. SHRI SANAT KUMAR MANDAL: Will the 
Min;ster of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the coverage of the mobile telephone 
services is very limited and their standard is very poor in 
most of the districts of West Bengal; 

(b) if so, the details thereof and the steps taken to 
improve the mobile service in the State; and 

(c) the number of new towers installod for the purpose 
in West Bengal so faf, district-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (8) The mobile telephone 
service has been provided in all the District Headquarters 
in West Bengal Telecom Circle. The details are given 
below. A total of 148 citiesltowns have been provided 
with satisfactory mobile telephone services. 

SI. Name of District No. of 
No. Towers 

2 3 

1. Bankura 14 

2. Blrbhum 10 

2 3 

3. Burdman 48 

4. Coochbehar 8 

5. Dakahin DinaJpur 6 

6. Da~eeling 35 

7. Hooghly 26 

8. Howrah 27 

9. Jalpaiguri 17 

10. Maida 13 

11. Midnapore (including· 34 
Midnapore East) 

12. Murshidabad 24 

13. Nadia 15 

14. North 24 Paraganaa 49 

15. Purulia e 
18. South 24 Paraganas 67 

17. Uttar Dinajpur 11 

18. Kolkata 34 

Total 449 

(b) Does not arise, In view of (a) above. 

(c) The number of towers Installed by Sharat Sanchar 
Nigam Limited, MIs Bharti CeHular Ltd. and MIs Infocom 
Ltd. are 449, 199 and 245 respectively. Th, details of 
towers installed district-wiae by BSNL are given above. 

{TfIlI1SI8tion} 

Cerdl8c Surgery In Government HoepHaI. 

en. SHRI AJIT JOGI: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a) whether the Government is aware that Cardiac 
surgery treatment in Safd~ung Hosp'ttaJ is comparatively 
cheaper than All India Institute of Medical Sciences; 
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(b) if so, the reasons therefor; 

(c) whether it is also a fact that the percentage of 
successful Cardiac surgery treatment In Safdarjung 

Hospital is less than that of All India Institute 'of Medical 

Sciences; 

(d) if so, the reasons therefor; 

(e) whether the Govemment Is taking any steps for 

the appointment of specialist Cardiac surgery team in 

order to improve the quality of Cardiac treatment in 

Safdarjung; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 

HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 

LAKSHMI): (a) to (d) The treatment of cardiac surgery in 

the Safdarjung Hospital is cheaper than in the All India 

Institute of Medical Sciences (AIIMS) because a number 

of components of medical health care including certain 

medicines and disposable items are provided free of cost 
to the patients. The percentage of succaaa of cardiac 

surgery in Safdarjung Hospital is as good as in any good 
cardiac centre in the country including AIIMS. 

(e) and (f) All the four sanctioned posts of Cardlo-

thoracic Surgeons are duly filled and as such there is no 
proposal to apPoint any special team of Cardio-thoraclc 

surgeons. 

Quality Service by Telephone Compenle. 

978. SHRI PARAS NATH YADAV: Will the Minister 

of COMMUNICATIONS AND INFORMATION 

TECHNOLOGY be pleased to state: 

(a) whether all telephone companies are not able to 

provide quality 88t'Vice to their cuatomers apeclally in the 

case of Cellular Mobile Service; 

(b) if so, the details thereof; 

(c) whether the Telecom Regulatory Authority of India 

(TRAI) has Issued any guidelines regarding providing 
quality service to its customers; 

(d) if so, the details thereof; 

(e) whether the Govemment Is aware that telephor\e 

companies are not fonowing the above guidelines; and 

(f) if so, the steps taken or proposed to be taken to 
provide quality service to the customers? 

THE MINISTER OF STATE IN THE MINISTRY OF 

COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) The performance 

monitoring reports of the mobile service providers for the 
quarter ended December, 2004, showed that some of 
the operators have not met the benchmarks preecrlbed 
for certain parameters. The quality of eervice perfonnance 
report of the mobile operators for quarter ended 
December, 2004 is given in enclosed statement. 

(c) and (d) TRAI, through a regulation has prescribed 
the quality of service benchmarks for a number of key 

parameters for basic and cellular services In the year 
2000 and the same has been publlahed In the Gazette 
of India on 14.7.2000. 

(e) and (f) TRAI has been continuously monitoring 
the performance of the Basic and Cellular mobile service 

providers ...... -..,. the benchmarks for various parameters. 
TRAI also had meetings with the Senior· Management of 
mobile operators with regard to deficiency In quality of 
service noticed In the reports for quarter ending June 
and September, 2004. The operators reported that due 

to rapid growth in the subscriber base, there were some 
deficiency in their network and they are in the process of 

augmenting their networks. TRAI Is currently reviewing 

the Cos parameters for which, a consultation paper has 
already been released. The paper has suggested to 
Include certain new parameters for measuring the quality 

of service. Govemment telecom operatOr'll viz. BSNl and 
MTNL are constantly optimizing their mobile network and 
continuously striving to. ensure Performance as per the 

Quality of Service parameters PrelCrtbed by TRAI. 
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SMIMn.nl 

Details 00S Pal71mt1tsm for CBIIu/sr Servlcss as mpotted by CMSPs for the qusltsr ending 31st DtK:., 2(J{)I 

Filii InciIItII & ,... NeIIIoIt Ptrbmne -.g~ 

(l) 00 (I) (l) (II) (I) (Iv) (I) 00 (I) 

51. Nama 01 the s.w:a No. 0I1d1 FIUIs AI:aIIUBId cal SeMce cal %01 ~ %'01 Pedod aI 
No, ptMIeIs willi 1hei (pel 100 cleared an tne 01 SUcceIa ACCIII IIIqI c:omdJn 1* 100 ~ II 

serQ nas 8IiJIatlerI) wtiI annuIiIy RIle Delay RIle will pel ilia iIIuId ra.Md rMIII 
24111. ImIatIDn (wtiI • wtil4 pII!1IMIt 

Iicanceea - ... GIl" 
0IIIIIl CIIIIDnIIII 
~ flam'" 

dlllal 
IIIIMrI 

01 
c:aqIIMIII 
.moo 
IbM 

eencmn 
<1% 100% <24 In. >98% 9m20MC. <3'10 >16\ <.1\ 100'4 <4'-

2 3 4 5 7 8 10 11 12 

P) 'A' Clrele 

1. BPL, MH 1.18% 98.11% 28.29 98.31% 11.43 sec 1.30% 98.82% 0.100% 100.00% 30dayI 

2. IDEA CeIWIr, Wi 0.02% 100.00% 86.10 95.33% 13.41 sec 1.82% 97.58% 1.0lI0% 88.00% 30. 

3. Tata, MH 0.92% 98.34% 2.08 99.82% 12 sec 0.57% 97.55% 0.830% 100.00% 30 days 

4, BSNL, MH 0.10% 99.00% 25 98.00% 2_ 1.30% 98.1lO% 1.100% 100.00% 30dayB 

5. Bhar1t CeIIUar, MH & Goa 0.45% 100.00% 'DZl 99.37% 9.32 sec 1.48% 98.00% 0.100% 100,00% 30 days 

6. FasceI-H.JIch GJ 0.04% 100.00% 18.23 99.99% 15.04 sec 1.11% 97.80% 0.030% 100.00% 7 dayI 

7. Tata, GJ 0.50% 100.00% 1.19 99.58% 1.21 0.58% 98.17% 0.020% 100.00% 30 days 

8. IDEA CeUuiar, GJ 0.01% 100.00% 3.13 98.41% 14.74 1.25% 96.58% 0.074% 100.00% 35 da,. 

9. BSNL. GJ 1.00% 100.00% NNI 99.00% 2 sec 1.00% N.A. 0.09% 100.00% 15 days 
, . 

10. Bharti Cellular, GJ 0.08% 100.00% 16.67 99.39% 13 sec 1.08% 98.02% 0.050% 100.00% 15 dayI 

11. Tala, AP 1.89% 79.00% 8.92 99.59% 5.37 6IC 0.59% 98.48% 0.240% 100.00% 30 days 

12. IDEA CeUular, AP 0.29% 100.00% 14.2 99.98% 9.64 _ 0.54% 98.78% 0.250% 100.00% 30 dI,. 

13. hlti Mobile, ~ 0.03% 100.00% 40 98.81% 126IC 1.10% 99.21% 0.080% 100.00% 30 days 

14. BSNL, AP 0.20% 99.00% NI 98.00% 6_ 1.80% 98.00% 0.000% ',100.00% 30dIya 

15. HWiliaon Eaaar, Ai' 1.00% 118.32% 24 93.40% 5 sec 1.45% 98.00% 0.120% 100.00% 30dayI 
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16. 

17. 

18. 

19. 

20. 

21 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

36. 

37. 

38. 

39. 

40. 

41. 

42. 

43. 

2 

Sham Mobile. KTK 

Spice CGmm~ KTK 

BSNl. KTK 

Huchison Easar. KTK 

Tala. KTK 

Tala. TN 

BPL Cellular. TN 

Airesl. TN 

BSNL. TN 

Sham Celkiar. TN 

B. Circle 

IDEA·Escotel Mobile. KR 

BPL CeIhMr.KR 

BSNL. KR 

Bham CeIk!Iar, KR 

Spice Comm., PB 

Sharti Mobile, PB 

BSNL. PB 

IDEA·EsooteI Mobile, tfA 

Hutch-Aircel Oigilink. HR 

BSNL. HR 

Bharti CeIUar. HR 

tDEA·EecoIeI Mobile, up(w) 

BSNL. UP (W) 

Bharti Cellular UP (E) 

Hutch. UP (W) 

Bharti CetkMr. UP (W) 

HutI.1l-Aircel 0igIink, UP(E) 

BSNL. UP(E) 

PHALGUNA 18, 1.926 (s...a, 

3 

0.07% 100.00% 

0.09% 100.00% 

0.50% 100.00% 

0.50% 100.00% 

3.06% 98.33'10 

0.02% 100.00% 

0.69% 100.00% 

0.00% 100.00'10 

1.40'10 98.00'10 

0.07% 98.13% 

0.24'10 100.00'4 

0.00% 100.00% 

1.00'10 100.00'10 

0.05% 98.78% 

0.31'10 100.00% 

0.03% 100.00% 

0.00% 99.00% 

0.13% 100.00% 

0.80'10 100.00% 

0.10% 100.00% 

0.09% 100.00'10 

0.07% 100.00% 

0.60% 100.00% 

0.18% 100.00% 

0.60% 100.00% 

0.44% 100.00% 

0.52% 100.00% 

1.90% 99.00'10 

78 

1.5 

19 

13.8 

19.4 

18.32 

84.07 

21.37 

tI 

20 

6 

99.04'10 7 eec 

99.~ 9 sac 

88.00% 9 sac 

89.90\ 14.56 sac 

99.27'10 10 eec 

99.52'4 5.31 8IC 

119.11'4 9 sac 

99.01'4 11.07 IIC 

89.00% 9 IIC 

98.84'10 12.38_ 

12.34 99.81% 12.3 sac 

14.1B 99.42'10 9 IIC 

NA. 88.00% 14 eec 

21.00 99.09% 15.14 sec 

12.41 99.54'10 4.1 sac 

4.B 99.70'4 8 8IC 

24 99.00% 4 sec 

8.49 911.94'10 14.2 IIC 

5.2 99.95% 10 8IC 

15 17.00% 9_ 

99.56% 8.5 eec 

8.39 99.87'4 1124 IIC 

NA 100.00% 18 IIC 

o 98.88'4 10 _ 

o 99.Il'10 10_ 

lB.17 88.24'10 9 Me 

o 91121'10 8.5 8IC 

3 95.00'10 12 IIC 

• 
1.1JO'4 

1.34'10 

1.20'4 

1.0'4 

0.97% 

1.29'4 

1.211'4 

1.81'4 

1.10'4 

1.11'10 

98.70'4 

99.57'4 

95.00% 

99.10'4 

98.50% 

98.49'4 

99.89'4 

95.70% 

95.00'10 

98.20'4 

1.90'4 96.70'10 

1.28'4 100.00% 

1.80'4 95.00% 

1.89'4 99.01% 

0.89'4 99.49'4 

1.16'4 99.78% 

1.10'4 91.00% 

0.78'10 99.39'4 

1.28'10 97.20'10 

2.90'4 17.00'4 

1.32% 99.88'4 

1.56%95.83% 

2.90'4 98.001 

1.78% 98.00'10 

1.40% 98.00'10 

1.88'4 95.99'4 

1.57'4 97.50% 

2.80'4 95.00'10 

10 11 

0.006% 100 .• 

0.029\ tOOJlOlW. 

0.080'4 100.00'4 

0.024'10 100.00'4 

0.010'4 100.00'4 

0.020% 1OD.00'It 

0.350% 100.00% 

0.090'10 100.00% 

O.()()()'Io 100.00'10 

0.070'10 100.00'4 

12 

II days 

7 days 

30 days 

30dayI 

II days 

30 days 

30 days 

27 days 

NH 

30dIyI 

0.190% 100.00% II days 

0.000'4 100.00'10 30 dlya 

0.100% 100.00'10 30 daya 

0.070'4 100.001 30 days 

0.057% 100,00% 30 days 

0.065'4 100.00'10 1 day 

0.700% 98.00% 21 days 

0.70'10 100.00% 36 days 

0.080'4 l00.D0'4 21 days 

0.080% 100.00'10 30 day 

0.040'10 100.00'4 1 day 

0.460% 100.00'10 35 days 

0.080'4 100.00% NA 

0.200% NA 30 days 

0.090'4 100.00'10 0 days 

0.071'10 lGG.CIO'Io 30 dIyI 

0.080'4 100.00% 21 days 

0.100'10 100.00'10 36 days 

946 
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44. 

45. 

46. 

47. 

46. 

49. 

so. 

51. 

52. 

53. 

54. 

55. 

56. 

57. 

58. 

59. 

60. 

61. 

62. 

63. 

64. 

65. 

66. 

67. 

68. 

69. 

70. 

Bharli-HellCOlll, RJ 

BSNL, RJ 

Hulch-PB 

IDEA CeItUr, MP 

Reliance, UP 

BSNL, MP 

BhaIti CtIUar, MP & CINtt. 

ReIienoe, WB 

Sharti Cellular, we 
BSNl,WB 

C CIrcle 

BharIi TeIene\, HP 

Reliance, HP 

BSNL, HP 

Reliance. SA & JhIIkhInd 

BSNl, NE·I & II 

BSNl, BR 

Reliance, Oriaa 

BSNl, Orissa 

Reliance, AS 

BhaIIi CeUIr, J&K 

BSNLJ&K 

Reliance, NE 

BSNL, Assam 

BhaI1i CeIUIr, Delli 

foUdIiaon e..r, Delli 

MTNl,"QeN 

MARCH 9, 2006 

8 9 10 11 12 

021% 100.00'1. 1.92 100.00% 10.74 sec 1.41% 95.20% 0.090% 100.00% 21 da)1I 

0.69% 100.00% 2.6 99.76% 8 sec 1.30% 99.87% 0.085% 100.00% 1 day 

0.110% 94.00'1. 39 92.00% 6 sec 1.00% 92.00% 0.400% 99.00% 30 dey& 

0.54% 100.00% o 99.99% 10 sec 127% 97.85% 0.090% 100.00% ImmecIaIe 

0.28% 100.00'1. 5.95 99.06% 12.47 sec 129% 9927% 0.350% 100.00% 30 days 

0.01% 100.00% 80.08 100.00% 8.29 sec 2.50% 95.116% 0.060% 100.00% 1 day 

1.10% 98.00% Nil 98.00% 2 sec 1.40% 95.00% 0.030% 100.00% 30 • 

0.01% 100.00% 95.61 99.58% 8 sec 0.56% 98.110% 0.090% 100.00% NA 

0.09% 100.00% 

0.01% 100.00% 

0.60% 100.00% 

0.07% 100.00'1. 

0.05% 100.00% 

0.40% 81.00% 

0.10% 100.00% 

1.50% 100.00% 

2.90% 95.00% 

0.06% 100.00% 

0.10% 99.00% 

0.03% 100.00% 

2.50% 99.50% 

0.90% 100.00% 

0.00% 0.00% 

2.00'1. 99.00% 

0.84% 100.00% 

O.2O'l'o·· 100.00% 

0.64% 100.00% 

5 99.00% 9.a7 sec 2.69% 99.72% 0.000% NA NA 

o 99.79% 16.9 sec 1.61% 95.56% 0.090% 100.00% 30 days 

Nil 99.00% 7 sec 2.50% 99.00% 0.000'10 100.00% Nil 

2.5 99.54% 9.5 sec 1.34% 99.90% 0.080% 100.00% 1 day 

3.53 100.00% 6.61 sec 221% 99.64% 0.000% 100.00% 10 days 

0.01 97.00% 6 sec 2.97% 90.00% 0.090% 100.00% 30 days 

19.15 99.00% 8.34 SIC 2.28% 98.01% 0.000'10 100.00% 7 days 

10 99.00% 12 sec 2.10% 97.00% 0.000% 100.00% 21 days 

7 98.00% 7 sec 2.10% 92.00% 0.100% 100.00% 30 days 

18.23 99.11% 7.46 sec 2.34% 97.86% 0.010% 100.00% NA 

2S 89.00% 8 sec 2.00% 93.00% 0.200% 100.00% MI 

o 99.00% 9.80 SIC 1.19% 96.09% 0.030% 100.00% NI 

5 98.80% 8.5 sec 2.110% 98.00% 0.100% 100.00% 1 day 

23 99.00% 11 sec 2.00% 98.00% 0.100% 100.00% 30 days 

NIl 99.00% 9.78 sec 2.05% 98.16% 0.000% Nil NI 

Nil 97.00% 13 sec 1.20% 97.00% 0.15Q% 100.00% 30 days 

-
Nil 99.09% 12 sec 1.86% 96.25% 0.083% 100.00% 30 days 

o 99.901' 10 sec 1.22% 96.95% 0.001%. 100.00% 30 days 

o 99.10% 12.11 sec 0.94% 95.01% 0.080% 100.00% 30 dIys 
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71. 

72. 

73. 

74. 

75. 

76. 

n. 
78. 

79. 

BO. 

81. 

82. 

83. 

84. 

85. 

2 

IDEA CeluIar, Delhi 

Tata, Delhi 

BPt. Mobile, Mumbai 

Hutchison Max, Mumbai 

MTNL, Mlrnbai 

Bharti Cebr. MurnbaI 

Aircel Celular lid., ChennaI 

Bharti Mbinet, Chennai 

Hutd1ison Essar, Chemai 

Tala, Chenoal 

Bh8I1i Mob/neI, Kolkala 

Hutchison, Kobta 

BSNL, KoIkata 

BSNL, Chennai 

NA - Not Available 
Operators not meeting the bench milk. 

{English} 

3 

0.38% 100.00% 

0.03% 100.00% 

0.25% 100.00% 

0.85% 100.00% 

0.01% 100.00% 

0.03% 97.92% 

0.44% 98.92% 

0.15% 99.00% 

0.18 98.01% 

0.07% 100.00% 

0.03% 99.00% 

0.00% 97.112% 

0.12% 100.00% 

2.40% 72.00% 

0.00% 100.00% 

Re.trlctlons on Medical Practltlone,. 

5 8 I 10 11 12 

Nil 99.98% 7 SIC 0.48% 97.13% 0.120% 100._ 45 dip 

o 99.86% 2.6 SIC 0.56% 95m 0.240% l00.00'Yt 1 dey 

3.45 99.43% 12.60 SIC 1.118% 98.34% 0.1_ 1011._ 40 .. 

o 99.23% 8 laC 1.58'10 97.01% 0.005% 100._ 3 dIyI 

NIl 99.10% 14 sec 2.32% 96.. 0.010% 100._ 30 dayI 

o 99.68'Yt 9 laC 1.44% 97.. 0.110% lOll.. 7 dI,. 

0.73 99.85% 12 SIC 0.27% 97.08'1. 1.220% 99.04% 30 .. 

8.5 100.00% 12 lie 0.91% 95.20% 0.20% lOll.. ~ • 

o 99.68% 12.8 SIC O.62'lt 97.10% 0.080'Yt l00.m 30 .. 

Hi! 99.55% 9 laC 0.72% 98._ 0.100% 100.00% 30 .,. 

6.44 99.27% 5.19 SIC 0.82% 96.73% 0.1I2O'Yt 100._ 30 dIyI 

o 99.82% 15.6 laC 1M 97.116% 0.0II0'Yt 100._ NA 

o 99.93% 19 8IC 0.87% 98.35% 0.110% 100.00% 35 dip 

Nil 94.00% 7 SIC 2.40% 98.00% 2.40% 100.00% 30 .. 

Nil 98.00% 12 SIC 1.00% 100.00% O.8llO'Yt l00.m ImmIcII1I 

(d) If 80, the steps taken/proposed to be taken by 
the Govemment in this regard? 

979. SHRI VINOD KHANNA: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to Slate: 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) Government has no Infannatton about 
restrictiona being imposed on the lnatltutionally qualified 
medical practitioners of Indian Systems of Medicine and 
Homoeopathy in any State. 

(a) whether the Government is aware that the State 
Governments impose restrictions on medical practitioners 
of Indians System of Medicine and Homoeopathy Including 
registration and practice; 

(b) whether the Government Is aware that theae 
medical practitioners/researchers of Indian System of 
MediCine are not being allowed to do research in medical 
colleges/institutions run by the Government/Private 
bodies; 

(0) whether the Government has received any 
complaints in this regard 80 far, and 

(b) Ther. are no restriction. on the medical 
practftloneralresearchers of Indian Systems of MedIcJne 
for undertaking research in medical coIlegealinatitutiona. 

(c) No Sir. 

(d) Question does not arise. 

BPL Popuhdlon In Jammu and· Kuhmlr 

980. SHRI ABDUL RASHID SHAHEEN: wm the 
PRIME MINISTER be pIeaeed to state: 
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(a) whether the Tenth Five Year Plan document has 
shown the steep decline in tenns of percentage in BPl 
population in Jammu and Kashmir. 

(b) if so the details thereof; 

(c) whether the exponential growth rate of J&K has 
been less than some of the North East States for the 
past decade; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) and (b) 
No Sir, the Tenth Five Plan document does not indicate 
any decline in percentage of BPl population for Jammu 
and Kashmir, however, the document clearly specifies a 
monitorable target for reduction of percentage of BPl 
population at all India level by 5 percentage points by 
2007. 

(c) and (d) Based on the available data for J&K and 
North Eastem States in the Population Census 2001, the 
decadal growth rate (exponential) of population is given 
below in the table for the time period 1991-2001 for 
comparison. 

lJ«adal Growth Rille of populiltion, 1991-2001 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

6. 

8. 

StatefUT 

Jammu and Kashmir 

North Ea.tem State. 
Arunachal Pradesh 

Assam 

Manipur 

Meghalaya 

Mizoram 

Nagatand 

Tripura 

Decadal Growth Rate 
(1991-2001) 

Percent per annum 

29.43 

27.00 

18.92 

24.86 

30.65 

28.82 

64.53 

16.03 

Fund for Traditional Indu.trl •• 

981. SHRI B. VINOD KUMAR: Will the Minister of 
AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) whether the Government has set up a fund for 
the regeneration of Traditional Industries as announced 
in the Budget 2004-2005; 

(b) If so, the details thereof Including the corpus of 
the Fund; and 

(c) if not, the time-frame by which the Fund would 
be set up? 

THE MINISTER OF SMAll SCALE INDUSTRIES 
AND MINISTER OF RURAL INDUSTRIES (SHRI 
MAHAVIR PRASAD): (a) to (c) Based on the 
announcement of the Finance Minister in his Budget 
Speech for 2004-05, the Govemment has drafted the 
Scheme of Fund for Regeneration of Traditional Industries 
(SFRURTI) like coir, handloom, handicrafts, sericulture, 
leather, pottery, etc. The draft scheme, with projected 
commencement in 2005-06, is based on a ·cluster 
approach" and has been circulated to the Central 
Ministries/Departments concemed for their comments. 
Implementation of the Scheme depends on receipt of 
requisite approvals. A provision of Rs. 30 crore has been 
proposed in the budget estimates 2005-06 for this 
Scheme. 

Coin Pay Phon. 

982. SHRI P. MOHAN: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether there is any change in the usage of 
coin phone; 

(b) if so, the facts thereof; 

(c) whether two one rupee coins have to be inserted 
even for local calls; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEl AHMAD): (a) In BSNL, there Is a change 
in usage of coin pay phone. 

(b) In BSNL, in order to provide acc888 to mobile 
service from local Public Call Offices (located at places 
other than Point of Interconnect wIth mobile services) a 
uniform pulse of 120 second with a charge of Rs. 2 is 
prescribed for Coin Collection Box (CCB) type PCDs. 
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(c) Yes, Sir. 

(d) 2 one rupee coin will be required for all type of 
calls including local calls. The new system required certain 
modification in the ce type PCOs. So new scheme of 
2 one rupee coin would apply to cce type pcas from 
the date necessary changes are made. 

/Trans/ation} 

Telecom Services In M.P. 

983. DR. SATYANARAYAN JATIYA: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to slate: 

(a) the details of the various services provided in the 
telecommunication services sector by the BSNl, State-
wise; 

(b) the details of the telecommunication service in 
regard to which Madhya Pradesh lags behind in matter 
of expansion as compared to other States alongwith the 
reasons thereof and the measures taken to rectify It; 
and 

(c) the outline of the prospective programme to be 
followed in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEl AHMAD): (a) The following 
Telecommunication services are being provided by BSNL 
in all the States except Delhi and Mumbai: 

1. Fixed Line. Services 

2. GSM Cellular Services 

3. WLl Services 

4. ISDN lines 

5. Leased Lines 

6. IN Services 

7. Internet Services 

8. 1 Net Services 

9. Web Fone Services 

10. Voice Mail Service in Mobile Phones 

(b) In expansion of GSM MobUe 88f'VIces, there hIlS 
baan some delay In MP Circle due to Vendor problems. 

(e) Expansion of GSM capacity by 1.5 lakh lines for 
the year 2004-05 is under implementation by June, 2005. 

Expansion of GSM capacity by 2.5 lakh lines has 
been planned for the year 2005-06. 

/English] 

Reatorlng Tel.phone Exchanges In 
Taunaml Hit Are.a 

984. SHRI S.K. KHARVENTHAN: Win the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the BSNl proposes to connect the major 
islands of Andaman and Nlcobar with the mainland; 

(b) if so, the names of Islands connected with the 
mainland; 

(c) the amount spent for restoring the exchanges in 
Tsunami hit areas; and 

(d) the time by which all the exchanges whk:h have 
been dislocated become operational? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes Sir. 

(b) (i) Port Blair (South Andaman) and Car Nicobar 
are connected directly with main land through 
satellite media. 

(ii) The following Islands are connected with the 
mainland through Port Blalr:-North Anclaman, 
Middle Andaman, South Andaman, Little 
Andaman, Havelock, Neil, Katchal, long Island, 
Teres8a Island, Great Nlcobar, Kamorta & 
Champion. 

(iii) It is also proposed to connect Hutbay, 
Campbelbay, Havelock, Kamor1a, Neil, Katchal, 
Teressa and long Island directly with mainland 
using satellite media during 2005-06. 

(c) An amount of Rs. 20,'7,41,400 (Rupees Twenty 
Crote Seventeen LaIch Forty One Thousand Four Hundred 
only) has baan spent for restoring the Exchanges in 
Tsunami hit areas of Andaman and Nlcobar Islands. 
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(d) All the Exchanges which have been dislocated 
are likely to be operational by 30th June, 2005 as on 
date 18 Exchanges out of 23 have been restored. 

(Translation} 

Modemlutlon of Hospital 

985. SHRI KASHIRAM RANA: 
SHRI TUKARAM GANPAT RAO RENGE 

PATIL: 

Will the MinIster of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government has formulated any 
scheme for the expansion and modernization of Central 
Government Hospitals situated in Delhi; 

(b) if so the details thereof; 

(c) the amount spent by the Govemment for this 
purpose during the last three years; and 

(d) the amount spent for this purpose during the 
current financial year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRlMATI PANABAKA 
LAKSHMI): (a) to (d) The information is being collected 
and will be laid on the table of the House. 

[English} 

Economic Advisory Council 

986. SHRI HARIBHAU RATHOD: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Economic Advisory Council has 
recently met to chalk out strategies on taxation, inflation 
and employment guarantee schemes; and 

(b) if so, the details thereof and outcome of the 
meeting? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) and (b) 
Prime Minister's Economic ~dvisory Council have met 
three times & discussions on various economic issues 

were neld. The Council had a preliminary meeting with 
the Hon'ble Prime Minister regarding the functioning of 
the Council. Prime Minister has asked the Council to 
look into the Finances of the special category States in 
the North East and Jammu & Kashmir and to prepare a 
comprehensive report analyzing the problems with specific 
suggestions regarding improvement for consideration of 
the Prime Minister. 

The Prime Minister has also referred to the Economic 
Advisory Council the report entitled -India FDI Initiative 
for examination and to come up with its suggestions for 
Incorporation in Govemment policy. 

Fund Relief to BSNL 

987. SHRI D. VITTAL RAO: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Govemment proposes to provide fund 
.elief In the form of reimbursements to BSNL for 2004· 
05 and 2005-06 to facilitate its working as a healthy 
public sector undertaking as reported In the Pioneer dated 
February 3, 2005; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Government has 
approved reimbursement of Rs. 1408.9 crore to Bharat 
Sanchar Nigam Limited (BSNL) which is 213rd of Licence 
Fee (excluding USO levy) and Spectrum Charges payable 
by BSNL in the year 2004-05 and reimbursement of 
backlog of Rs. 591.02 crore on account of shortfall in 
reimbursement of Licence Fee and Spectrum Charges 
paid by BSNL for the years 2001-02 to 2003-04. In 
addition to the above, the Govemment shall reimburse 
last and final installment during next financial year, one 
third of Licence Fee (excluding USO levy) and Spectrum 
Charges payable by BSNL in the year 2005-06. 

Review of Health Sector 

988. SHRI SITA RAM YADAV : 
SHRI ALOK KUMAR M~HTA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 
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(a) whether the Government is aware that according 
to the latest review of India's health sector there is one 
doctor for 1800 people and one bed for 1,123 population 
in Government Hospitals and also there is a need of 
42,000 doctors in Government-run-Hospitals; 

(b) If so, whether the Government proposes to invite 
the private sector' participation in medical profession to 
fill-up this gap; and 

(c) If so, the details of the Govemment plan in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) According to the Health Information 
of India, 2003, there are 60 medical practitioner per lakh 
population and 89 beds per lakh population. 

The total number of allopathic doctors registered in 
the country upto 31.3.2003 are 6,04,489. If the 
practitioners of Indian Systems of Medicines and 
Homoeopathy 4.6 lakhs are taken into account, the ratio 
of availability of doctors to the population will work out 
much favourably. 

The participation of the private sector in all areas of 
health activities primary, secondary or tertiary is envisaged 
in the National Health Policy 2002. 

Unant CGHS DI_penuries 

989. SHRI KULDEEP BISHNOI: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) the number of CGHS dispensaries based on 
Unani System; 

(b) whether the Govemment has any plan to Increase 
the number of Unani CGHS dispensaries; and 

(c) if so the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) The number of CGHS Unani dispensaries! 
Units in the country are as under;: 

CGHS Delhi Five 

CGHS Bangalore One 

CGHS Hyderabad Two 

CGHS Kolkata One 

CGHS Lucknow One 

(b) and (c) A proposal for opening • UnanI dllpelwary 
under CGHS Jalpur has been included In the 10th Five 
Year Plan but due to constraints of resource and 
manpower, it will not be poaalble at present to open any 
new CGHS Unani diapenaarylUnit. 

Claiming Treatment Expeneel 

990. SHRI DALPAT SINGH PARSTE: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleaaed 
to state: 

(a) whether the Govemment is aware of the Deihl 
High Court DIrection that a Government Officer is entitled 
to claim the expenses of treatment from the Government 
as well as private hospitals or the hospitals which are In 
panel allowing retired and serving employees of 
Govemment as reported In Hindi dally the "V ShIIl'llf 
dated January 24, 2005; 

(b) if 90, whether the Central Govemment Employees 
are also allowed to claim the expenses of their treatment 
in any above mentioned hospitals; 

(c) if not, the reasons therefor; 

(d) whether Senior Citizens are also entitled to visit 
the above hospitals without any prior permiaaion; and 

(8) if so, the details of the procedures In their regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (e) Information is being collected and 
would be laid on the Table of the Sabha. 

Addlttonal Central As.latanee to Khandamal Dlltrtct 

991. SHRI SUGRIB SINGH: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Govemment has allocated Additional 
Central Assistance to Khandamal district of Orissa during 
2003-04; 

(b) if so, the details thereof; 

(c) the criteria for allocation of such 889istance; 

(d) the names of the projects undertaken by such 
assistance during 2003-04 and the cost of each of such 
projects; 



", OtJe8lions 960 959 Wn:'fen Ans..,el5 MARCH 9, 2005 

(eo)"'e status of each of such projects as on date; 

(f) ~hether the Govemment has received requests 
for additional funds for providing support to the ongoing 
developr1ental projects in Khandamal District; 

(g) ,f SQ, the details thereof; and 

(h) the action taken by the Union Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) Yes, Sir. 

(b) Additional Central Assistance of Rs. 10 crore was 
provided to Khandamal district of Orissa during 2003-04. 

(c) This Additional Central Assistance was provided 
for addressing the developmental problems of the district. 

(eI) and (e) Sector-wise details of the allocations made 
for the district and the progress of expenditure against 
these allocations, as reported by the State Govemment, 
up to December, 2004 are as under; 

SI.No. Sector 

1. Livelihood Support 

2. Drought Proofing 

1 

4. 

Social Security 

Infraslructure Development 

Total 

Funds Allocated 
(As. in Iakh) 

327.798 

382.230 

158.102 

131.870 

1000,00 

Reported 
Expenditure 

(As, in Iakh) 

192.500 

382.230 

81.000 

131.870 

787.600 

(f) and (9) Yes, Sir. The State Government requested 
for additional support of Rs. 10.00 crore for Khandamal 
district. 

(h) A sum of Rs 10 crore has been provided in 
2004-05 for this district. 

{Translation! 

Post and Telegraph Facllltl •• 

~" _ JR. DHIRENDRA AGARWAL: 
3:~RI TUKARAM GANPAT RAO RENGE PATIL: 
SHRI SUNIL KUMAR MAHATO: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be plel!sed to state: 

(a) the number of Gram Panchayats in Jharkhand 
and Maharashtra not having potJt and telegraph facifltles: 
district-wise; 

(b) the number of Panchayat Sanchar Services and 
telegraph offices set up during the last two years or 
propose to be set up in Jharkhand and Maharashtra by 
the Govemment, district-wise; 

(c) the details of the time-bound programme 
formulated by the Govemment in this regard; 

(d) whether the said programme Is being Implemented 
as per the time schedule; and 

(e) if so, the details thereot? 

r;~E MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) The number of Gram 
Panchayat villages in Jharkhand and Maharashtra where 
post offices are not available is given below: 

Jharkhand 1073 

Maharashtra 15987 

District-wise number of such Gram Panchayats in 
Jharkhand and Maharashtra is . being collected and will 
be laid on the Table of the House. 

However, postal facilities for delivery of dak and sale 
of stamps and stationery through postmen are available 
in all villages. 

The information regarding telegraph facilities is being 
collected and will be laid on the Table of the House. 

(b) to (e) The information regarding number of 
Panchayot Sanchar Services and telegraph offices set up 
during the last two years or proposed to be set up in 
Jharkhand and Maharashtra and details of time bound 
programme formulated by the Govemment in this regard 
is being collected and will be laid on the Table of the 
House. 

[En,qlish! 

Indo-I.rael Cooperation on High Technology Area. 
, 

993. SHRI SURESH KALMADI: Will the Minister of 
SCIENCE AND TECHNOLOGY be pleased to state: 
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(a) whether India and Israel have decided to set up 
a joint project for enhancing cooperation In high 
technology areas; 

(b) if so, whether the two countries are likely to take 
up projects for development of products and processes 
that can be commercialized in the global market; and 

(c) If so the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SIBAL): (a) to (c) India 
and Israel have expressed their intent to establish the 
India-Israel Industrial R&D Cooperation initiative (IIRDCI) 
with the main objective of providing support for approved 
Joint industrial R&D projects between entities of India and 
Israel, involving at least one industrial partner from each 
side, aimed at the development of products or processes 
to be commercialized in the global market. 

A Statement of Intent on IIRDCI was signed on 8th 
December 2004, by Shri Kapil Sibel, Minister of State 
(Independent Charge) for Science & Technology and 
Ocean Development from the Indian side and His 
Excellency Mr. Ehud Olmert, Vice Prime Minister and 
Minister of Industry, Trade and Labour, Israel, from the 
Israeli side. 

CGHS Facilities 

994. SHRI M.P. VEERENDRA KUMAR: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government is aware that retired 
employees of the Employee's Provident Fund Organisation 
(EPFO) are not eligible for medical tacmties provided under 
the Central Govemment Health Scheme; 

(b) if so, the reasons therefor; and 

(c) the action taken/proposed to be taken to extend 
CGHS facilities to retired employees of the EPF 
organisation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI 'PANABAKA 
LAKSHMI): (a) to (c) As per the Department of Health'!, 
Memorandum dated 1.5.1954 under which the CGHS was 
constituted, the CGHS facilities are available to such 

employees/pensioners who get their salary/penslon from 
the Civil Estimates of the Central Govemment. 

The Employee's Provident Fund Organisation (EPFO) 
is an autonomous body and the salary of Its emptoyees 
is not debited/given from the Civil Estimetes of the Central 
Govt. and as such their employees/retired employees are 
not automatically eligible for coverage ullder the CGHS. 
However, in the past when there was fever load on the 
infrastructure of CGHS, the serving employees of EPFO 
in Delhi were extended CGHS facilities on a cost-ta-cost 
basis. 

Due to constraints infrastructure and manpower, it 
will not be possible at present for the CGHS to extend 
its facilities to any new/additional categories of employees 
including retire employees of EPFO who are otherwise 
ineligible for obtaining facilities under the CGHS. 

(f"rsnsl8fionJ 

Remonl of Hindi Sign Board. 

995. SHRI BALESHWAR YADAV: WUI the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to &tate: 

(a) whether some southem States have written to 
the Union Government for removal of direction sign 
boards/strips written In Hindi on highways passing through 
these Ststes; 

(b) If so, the details thereof; and 

(c) the decision taken by the Govemment thereon? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) No, Sir. No 
such communication has been recelv£ In this Ministry. 

(b) and (c) Do not arise. 

[English} 

Rubberlnd Road Protect. 

996. SHRI ADHIR CHOWDHURY: Wilt the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Govemment proposes to use natural 
rubber with far combination for maintenance of roada In 
the country; 
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(b) if so, the details thereof; 

(e) whether any State Government has expressed its 
willingness to co-operate with the Central Government 
for implementing the Rubberised Road Projects; and 

(d) if so, the time by which the Government is likely 
to take initiative for implementing such projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) Government have 
formulated policy to use modified bitumen with rubber/ 
polymer including natural rubber as modifier, in surfacing 
for whole length of National Highways and other centrally 
sponsored schemes, subject to its availability. Presently, 
provision of rubber/polymer modified bitumen surfacing 
have been sanctioned in 12251 kilometer length of 
National Highways in various States, out of which works 
on 1 0865 kilflmeter length have been completed as per 
statement enclosed. 

(c) and (d) In pursuance of the Government's policy, 
the States have also been advised to use rubber/polymer 
modified bitumen for road works in State Sector. However, 
time frame cannot be ascertained, as the action lies on 
the part of State Govemments. 

SLNo Name 01 StateiUT 

2 

1 . Andhra Pradesh 

2. Assam 

3. Bihar 

4. Chhattisgarh 

5. Chandigarh 

6. Delhi 

7. Gularat 

8. Haryana 

9. Himachal Pradesh 

10. Jammu & Kashmir 

Length (in Kms.) Length (m Kms.) 
approved. compIeIed, 

60 far 60ter 

3 

1440 

353 

68.5 

34.2 

5.43 

17.3 

552 

606 

456 

18.66 

4 

1410 

332 

68.5 

34.2 

5.43 

15.0 

511 

506 

413 

18.65 

2 

11. Jharkhand 

12. Karnataka 

13. Kerala 

14. Maharashtra 

15. Madhya Pradesh 

16. Manlpur 

17. Meghalaya 

18. Mlzoram 

19. Nagaland 

20. Orissa 

21. Pondicherry 

22. Punjab 

23. Rajasthan 

24. Tamil Nadu 

25. Uttaranchal 

26. Uttar Pradesh 

27. West Bengal 

28. NHAI 

29. BRO 

Total 

3 

102.5 

898 

344 

784.62 

627 

31.0 

51.63 

16 

2 

194.76 

55.68 

636 

1193 

1760 

133.4 

894 

124 

793.38 

59.13 

12251.18 

say 12251 

83.0 

678 

244 

752.62 

457 

3.5 

49.0 

16 

2 

151.66 

55.68 

536 

1143 

1678 

108 

867 

37 

645.67 

43.6 

10864.51 

say 10865 

Guwahatl In Danger Zone of Earthquake 

997. SHRI M.K. SUBBA: Will the Minister of 
SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether Guwahatl has been Identified by Union 
Government as one of the Most Earthquake Prone Area 
in the North-East and has been selected for launchilg 
an Urban Earthquake Vulnerability Reduction Project; 

(b) if so, the detaHs of the project and the estimated 
coet thereof; and 

(c) the steps taken or proposed to be taken to 
implement the same? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SISAL): (a) As per the 
seismic zoning map of the India, published by Bureau of 
Indian Standards, the country has been divided into four 
seismic zones is. Zone-II to V. While zone-V is 
considered to be the most vulnerable to earthquakes, 
zone-II is the least. Guwahati falls in zone-V. The 
Department of Science & Technology is not aware of 
any programme by the name "Urban Earthquake 
Vulnerability Reduction Projeer. 

(b) and (c) Do not arise. 

(Translation} 

Research Centers for Cancer 

998. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the Government has any proposal to 
open more research centers on the lines of Tata Memorial 
Cancer Research Center and Hospital, Mumbai; and 

(b) if so, the decision of the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) There are at present 20 Regional 
Cancer Centres (RCCs) recognized under the National 
Cancer Control Programme (NCCP) in different parts of 
the country. In addition this Ministry has recently approved 
recognition of the Post Graduate Institute of Medical 
Educlition and Research PGIMER, Chandigam as RCC 
for Punjab and the U.T., of Chandlgam. It has been 
envisaged to recognize new Regional Cancer Centres in 
uncovered areas and additional RCCs in populous States 
with a view to fill up the geographical gaps in the 
availability of specialized cancer treatment and research 
facifities in the country. 

[English] 

Bua Service between SrlMgar and Muzaffarabad 

999. SHRI ANANDRAO VITHOSA ADSUL: 
SHRI HARIBHAU RATHOD: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether Pakistan has recently given a green 
signal for a bus service between Srlnagar and 
Muzaffarbad across the Line of Control; 

(b) if so, the details thereof; 

(c) whether both the countries have also decided to 
SLart rail service between Munnabao and Khokrapar and 
a new bus service linking Amritsar and Lahore; and 

(d) if 80, the time by when these services are likely 
to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): <a) to (d) 
During the recent visit of the External Affairs Minister to 
Pakistan from February 15-17, 2005, agreements were 
reached with Pakistan to start bus services between 
Srinagar and Muzatfarabad, and between Amrttsar and 
Lahore, including to religious places such 88 Nankana 
Sahib. Pakistan also agreed to work towards early 
restoration of Khokrapar-Munnabao rail link. The Srinegar 
Muzaffarabad bus service is expected to commence on 
7 April 2005. Dates for the Amritsar-Lahore bus .ervice 
and the Khokrapar-Munnabao rail link would be finalized 
in consultation with the Government of Pakistan. 

(Translation] 

Public Awaren.. about AIDS 

1000. SHRI RAKESH SINGH: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleued to atete: 

(a) whether the Govemment proposes to make use 
of Government owned audio visual media to create public 
awareness about AIDS; 

(b) if 80 the value of the time slot proposed to be 
used for such campaign; 

(c) whether the Govemment is making use of private 
media too for this purpose; 

(d) If so, the amoullt spent for this purpose 80 far; 
and 

(e) the budgetary allocation made for this purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (e) and (b) Yes, Sir. The Government ia 



967 Wnt'tsn AnswtlfS MARCH 9, 2005 ID OutlStIons 968 

already using Doordarshan and All India Radio to create 
public awareness about HIV/AIDS. In the current financial 
year, an amount of Rs. 5.45 crores has already been 
spent on Doordarshan and All India Radio for awareness 
generation about HIV/AIDS. 

(c) to (e) Private media are to be used for awareness 
generation on HIV/AIDS, keeping in mind their Increasing 
reach and popularity. Many private media houses have 
been approached to air the software for free in public 
interest. The Prime Minister also recently addressed a 
summit of media leaders for this purpose. 

This year so far, no expenditure has been incurred 
by National Aids Control Organistion on the use of private 
media. 

{English} 

Reservation to Women In Port Sector 

1001. SHRI GURUDAS KAMAT: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Government proposes to provide 
reservation to women for employment in the port sector; 

(b) if so the details thereof; 

(c) whether the women employees in the port sector 
are facing economic and social problems; and 

(d) if so, the steps taken in this regard? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) The major ports 
are generally following the policy of the Government on 
reservation. There is no proposal to provide reservation 
exclusively to woman for employment in the port sector. 

(b) Does not arise. 

(c) So far 8S major ports are concerned, no instances 
of women employees facing economic and social problems 
have been reported. 

(d) Does not arise. 

National Council on AIDS 

1002. SHRI CHANDRA BHUSHAN SINGH: Will the 
Minister of HEALTH AND FAMtL Y WELFARE be pleased 
to state: 

(a) whether the Government has any proposal to 
form a National Council on AIDS; and 

(b) if so the details and the guidelines thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Yes, Sir. The Government is 
setting up a National Council on AIDS, under the 
Chairmanship of Prime Minister to mainstream HIVlAIDs 
issues in all Ministries and Departments by considering it 
as a development challenge and not merely public health 
problem. The Union Health Minister would be Co-
Chairman and the Members would include Ministers of 
several Ministries of Government of India, some Chief 
Ministers and few representatives from Civil Society. 
AS&OG NACO is proposed as Member Secretary. 
Detailed terms of reference/guidelines are being 
formulated. 

CGHS Olspenury In Bhubaneshwar 

1003. SHRI B. MAHTAB: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a) whether all major States of the country have 
CGHS HospitaVDispensary in their State Capitals; 

(b) H 80, the details thereof; 

(c) if not, the reasons therefor; 

(d) whether the CGHS dispensary is planned to be 
openod in Bhubaneshwar; and 

(e) if so, the detaiis thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) The details of the CGHS covered 
cities in the country is given in the enclosed statement. 

(d) and (e) At present, one dispensary is functioning 
under CGHS Bhubaneshwar and providing aervices 
exclusively to the employees of AG's office, 
Bhubaneahwar. For catering to the needs of the remaining 
Central Govt. employees/pensioners, another CGHS 
dispensary has already been sanctioned. at Bhubaneshwar 
but the said dispensary has not become functional as 
yet. 
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SI.No. Name of the State Name of the City 

1. Gujarat Ahmedaba>l 

2. Uttar Pradesh Allahabad 

3. Karnataka Bangalore 

4. Madhya Pradesh Bhopal 

5. Orissa Bhubaneshwar 

6. Punjab & Haryana Chandigarh 

7. Tamil Nadu Chennai 

B. Delhi Delhi 

9. Uttaranchal Dehradun 

10. Assam 

11. Andhra Pradesh 

12. Madhya Pradesh 

13. Rajasthan 

14. Uttar Pradesh 

15. West Bengal 

16. Uttar Pradesh 

17. Uttar Pradesh 

1 B. Maharashtra 

19. Maharashtra 

20. Bihar 

21. Maharashtra 

22. Jharkhand 

23. Meghalaya 

24. Kerala 

(Trans/stion} 

Guwahati 

Hyderabad 

JabaJpur 

Jalpur 

Kanpur 

Kolkata 

Lucknow 

Meerut 

Nagpur 

Mumbai 

Patna 

Pune 

Ranchi 

ShilJong 

TrivandrJm 

Employment In IT Sector 

1004. SHRI RAJIV RANJAN SINGH 'LALAN': 
SHRIMATI JAYAPRADA: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether the information technology Industry is 
estimated to offer 10,45,000 job opportunitiea by the end 
of 20Q4..05; 

(b) if 80, the facts in this regard; 

(c) the number of IT industries where these 
prospective employees are likely to beemplovad; and 

(d) the State-wise number of these industries 
functioning at present and the names of those 
20 industries out of them which earn the maximum 
income? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) As per NASCOM, 
the total number of IT profeaalonal employed In India Is 
estimated to be 10,45,000 by the end of 2004-06. 

(c) The total number of companies (including SEMI) 
in the Indian IT services and software Industry are nearty 
3000 88 per NASSCOM studies. 

(d) Statewise number of companies registered with 
Electronics and Computer Software Export Promotion 
Council are given in the enclosed statement. Following 
are the 20 Indian IT services and software exporting 
companies in 2003-04 in revenue terms: 

1. Tata Consultancy Services 

2. Infosys Technologies Ltd. 

3. Wlpro Technologies 

4. Satyam Computer Services Ltd. 

5. HCL Technologies Ltd. 

6. Patni Computer Systems Ltd. 

7. iRex Solutions 

8. Mahindra British Telecom Ltd. 

9. Polaris Software 

10. Perot Systems TSI (HCL Perot Syatems Ltd.) 

11. Digital Globalsoft Ltd. 

12. NIIT Ltd. 

13. iGate Global Solutions Ltd. (Mascoat Systems 
Ltd.) 

14. Birlasoft Ltd. 
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15. Mphasis BFL Ltd. 

16. Mastek Ltd. 

17. Hexaware Technologies Ltd. 

18. Larsen and Toubro Infotech Ltd. 

19. Tats Infotech Ltd. 

20. Huges Software Systems 

Regional Breakup for Sohware & ServictflS Memb8fS 

Major States 

SOUTHERN REGION 

Karnataka 

Tamil Nadu 

Andhra Pradesh 

Kerala 

Others 

Regional Total 

NORTHERN REGION 

Delhi 

Haryana 

UP 

Punjab 

Madhya Pradesh 

Rajasthan 

Others 

Regional Total 

WESTERN REGION 

Maharashtra 

Gujarat 

Others 

Region Total 

Software/Services Members 

2 

198 

184 

46 

7 

27 

462 

230 

37 

34 

13 

8 

7 

18 

347 

36 

15 

228 

EASTERN REGION 

West Bengal 

Orissa 

Others 

Region Total 

Grand Total 

[English] 

2 

45 

4 

6 

55 

109~ 

Indlacrlmlnate u.. of Medlctll Stent. 

1005. SHRI BACHI SINGH RAWAT -BACH DAft: Will 
the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether the Union Government has received any 
report regarding indiscriminate use of medicated stents In 
heart patients with clogged arteries; 

(b) if so, the details thereof; and 

(c) the action taken by the Government to prevent! 
check the practice of indiscriminate use of medicated 
stents by Cardiologists? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI"PANABAKA 
LAKSHMI): (a) to (c) The use of drug coated stents began 
in India in June, 2001. Though there has been increase 
in the use of medicated stents in relation to non-medicated 
stents from about 8"10 in 2002 to 38"10 in 2003, there Is 
no evidence to show indiscriminate use of these stents. 
However, evidence based, context specific, resource 
sensitive guidelines are being developed in consultation 
with eminent experts in the field. 

Technology Vlelon Project 2020 

1006. SHRI ADHALRAO PATIL SHIVAJIRAO: WUI 
the Minister of SCIENCE AND TECHNOLOGY be pleased 
to state: 

(8) whether the Government ha. accorded its 
approval for the Implementation of the "T echnoJogy VIsIon 
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Project 2020· to bring the country at par with the 
developed countries; 

(b) if so, the areas Identified and the amount allocated 
lor this project; and 

(c) the sectors/areas on which the said amount is 
likely to be spent? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SIBAL): (a) Yes Sir. 

(b) and (c) The Six Broad areas Identified in which 
the amount allocated Is likely to be spent are as follows: 

S!.No. 

1. 

2. 

3. 

4. 

5. 

Broad AreaslSectors identified in 
which allocated amount to be spent 

Agriculture & Agro Food Processing 

Road Construction & Transportation Equipment 

Upgradation 01 Textile MachineryfTextile Industry 

Health Care Services and Herbal/Natural 
Products 

Upgradation of Science, Engineering & 
Technical Institutions relevant to Industries 

6. Targeted Programmes in other Important Areas 

The Umbrella Scheme on Technology Vision 2020 
Projects In Mission Mode in the above areas has been 
approved for Rs. 347.54 crores. 

Express Way on NH-9 

1007. SHRI M. RAJA MOHAN REDDY: Will the 
Minister 01 SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to atete: 

(a) the progress made so far relating to constNction 
of four lane express way on NH-9 from Hyderabad to 
Vijayawada; 

(b) the total amount spent on the project so far; 
and 

(c) by when the entire project is likely to be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) Four laning of NH·9 from 
Hyderabad to Vljayawada has been completed from !un 
010 to 31/0 (near Hyderabad) and from km 2151800 
(Nandigame) to 26510 (Vijayawada). Four lanlng from km. 
31/0 to 4110 is in progress. 

(b) An amount of Rs. 215.54 crores has been spent 
80 far on this project. 

(c) The four laning from km. 41/0 to 2251500 of 
Hyderabad-Vljayawada section Ie proposed under NHDP 
Phase-III, which Is yet to be approved by the Govemment. 
Hence, It is premature to indicate the time of completion. 

T.lecom Rental Charge 

1008. SHRI J.M. AARON RASHID: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Govemment Is aware that In Tamil 
Nadu nearly 584 Corporations have been elevated to 
Town Panchayats; 

(b) if 80, whether the tarlft for collecting 
telecommunication rental charge has been changed; 

(c) if so, the detaN. thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No, Sir. HoWever, Tamllnadu 
Govemment Is 8tated to have re-clasalfled about 563 
Town Panchayats Into Vtnage Panchayats. 

(b) No, Sir. 

(0) Doe8 not ariae in view of (b) above. 

(d) Categorization of sub8cribers as Rural or Urban 
is based on ClasaHication done in the Census Report. 
Census Report 2001 has been used by BSNL for 
clUllfying the telephone subscribers as Urban or Rural 
and accordingly tariff Is fixed. 

R."ructurlng of Medical Council of India 

1009. SHRI N.N. KRISHNADAS: 
SHRI JUAL ORAM: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 
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(a) whether the Government is aware that the Medical 
CouncU of India (MIC) is functioning without a regular 
chairman; 

(b) if so, the reasons therefor; 

(c) the details of the methodology being worked out 
for the election of this council and its office bearers; 

(d) wheth'3r the Government has a proposal to 
restructure the Medical Council of India; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) 'to (e) By an order of the Hon'ble High 
Court of Delhi the president of the Medical Council of 
India has been removed from the office. Presently, the 
Vice-President of the Council is acting as the President 
on the directions of the Hon'ble Supreme Court of India. 
The govemment has a proposal to restructure the Medical 
Council of India and a final decision with regard to the 
details of the same has not been taken. 

Tsunarnl Warning System 

1010. SHRI MADHU GOUD YASKHI: 
SHRI JYOTIRADITYA M. SCINDlA: 
SHRI MOHAN SINGH: 
SHRI KINJARAPU YERRANNAIDU: 
DR. RAJESH MISHRA: 
PROF. MAHADEORAO SHIWANKAR: 
SHRIMATI D. PURANDESWARI: 
SHRI IQBAL AHMED SARADGI: 
YOGI ADITYA NATH: 
SHRI S.D. MANDLlK: 
SHRI PANKAJ CHOWDHARY: 
SHRI CHANDRA BHUSHAN SINGH: 
DR. M. JAGANNATH: 
SHRI PRABODH PANDA: 
SHRI AJQY CHAKRABORTY; 
SHRI N. JANARDHANA REDDY: 
SHRI ASADUDDIN OWAISI: 
SHRI BALASAHEB VIKHE PATIL: 
SHRI S.K. KHARVENTHAN: 
SHRI GURUDAS KAMAT: 
SHRI D. VinAL RAO: 
SHRI K.C. PALANISAMY: 
SHRI TUKARAM GANGADHAR GADAKH: 
SHRI MUNSHI RAM: 
SHRI K.S. RAO: 

SHRI RAGHURAJ SINGH SHAKYA: 
SHRI RAOSAHEB DANVE PATIL: 
SHRI RAYAPATI SAMBASIVA RAO: 
SHRI NIKHIL KUMAR CHOUDHARY: 
SHRI ARJUN SETHI: 
SHRI KIRTI VARDHAN SINGH: 
SHRI VIJOY KRISHNA: 
SHRI NIKHll KUMAR: 
SHRIMATI NIVEDITA MANE: 
SHRI DALPAT SINGH PARSTE: 
SHRIMATI JAYAPRADA: 
SHRI P. MOHAN: 
SHRI BRAJA KISHORE TRIPATHY: 
SHRI BASU DEB ACHARIA:. 
SHRI ANANDRAO VITHOBA ADSUL: 
DR. CHINTA MOHAN: 
SHRI BADIGA RAMAKRISHNA: 
SHRI M.P. VEERENDRA KUMAR: 
SHRI HARIBHAU RATHOD: 
SHRI JAI PRAKASH (MOHANLALGANJ): 

Will the Minister of OCEAN DEVELOPMENT be 
pleased to state: 

(a) whether the Government is installing Early tsunami 
Warning System; 

(b) if so, the funds allocated for the purpose with 
sources of funds, geographical areas covered and the 
time by when the work Is IIkely'1O be completed etc.; 

(c) whether such technology Is being indigenously 
developed or is being imported/developed with foreign 
assistance; 

(d) if so, the details of the asalstance offered by any 
foreign country or international institution Ii7"z. Japan and 
UNO and the reaction of the Government of India in this 
regard; 

(e) whether any committee or Task Force has been 
constituted for this purpose; 

(f) . if so, the details thereof; 

(g) whether any International Tsunami· Waming 
System with common platform to share information on 
Tsunami and other calamities has been proposed; 

(h) if so, the details thereof; 

(i) the reasons for India not joining Pacific Tsunami 
Warning Centre earlier and its decision to join it now; 
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0) the names of neighbouring countries having such 
warning system; 

(k) whether the Ministry has declared year 2.005 as 
"Disaster Awareness Year" and 

(I) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SISAL): (a) Yes Sir. It Is 
proposed to set up a 'tsunami and storm surges waming 
system' in the country with the following components: 

• Strengthening of the existing seismological 
network to indicate near real time occurrence of 
a tsunamigenic earthquake; 

• Installation of tsunami wamlng sensors close to 
the ocean bottom at appropriate locales In the 
Indian Ocean, with real time connectivity. 

• Tide gauge and data buoys networking. 

• Modeling of the inundation scenario for the entire 
coast. 

• The establishment of a center for collection of 
the information, analysis and generating status 
advisories. 

(b) . The warning system is proposed to be installed 
with Government funding at the total estimated cost of 
Rs. 125 crores. An allocation of Rs. 20.00 crores Is 
proposed to be made in the year 2005-06. The system 
will be installed in about 2.5 years time. A dedicated (24 
x 7) Tsunami Warning Centre is proposed at Indian 
National Centre for Ocean Information Services, 
Hyderabad, an autonomous institute under Department of 
Ocean Development. However, a variety of sensors shall 
be deployed near the Tsunamigenic zones, high seas 
and along Indian coastline. 

(c) The project proposes to develop the system 
indigenously. 

(d) Does not ansa. 

(e) No, Sir. 

(f) Does not arise. 

(g) No, Sir. The proposed Tsunami warning system 
will be established to deal with Tsunami waves generated 
in the India Ocean. The information win be shared with 
nations touching the Indian Ocean which are likely to be 
affected by Tsunami waves. 

(h) Does not arise. 

(i) Merely Joining Pacific waming system will not help 
India because for forecasting of Tsunami waves In the 
Indian Ocean, we need to have In place sensors and 
related systems in the Indian Ocean, high seas and 
alongwlth coast line. 

0) No neighbouring nation has Tsunami warning 
system in place. 

(k) Yes, Sir. 

(I) Details are yet to be worbd out. 

/TflUIslllfionj 

M ... ur .. to Save Pregnant Women after Tsunami 

1011. SHRIMATI ANURADHA CHOUDHARY: 
SHRI MUNSHI RAM: 
SHRI MOHO. TAHIR: 
PROF. MAHADEORAO SHIWANKAR: 

Will the MInister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) the measures takert by the Govemment to save 
the pregnancy of women in the aftermath of the Ta&maml 
waves hitting some Southern States of the country as 
reported In the RlIshfriYII SlIhllf"ll dated January 4, 
2005; 

(b) whether the Government Is aware that UN 
population and Food agency has atated in Its report that 
the pregnant women are most vulnerable • ') miscarriages 
due to the shock of this natural calamity; 

(c) if so, the details thereof; 

(d) whether the Government has set up medical team 
for medical check up of such woman; 

(e) if 80, the details thereof, State-wise; 

(1) if not, the reason. therefor, and 
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(9) the steps taken by the Government to save 
maternity in those areas hit by Tsunami? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (g) State specific detailed information 
is being collected and will be placed on the table of the 
House. 

[Englishl 

Recovery of Due. 

1012. SHRI AKHILESH YADAV: Will the Minister 
of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the cellular operators in the country owe 
a huge amount of licence fee and tariff plan migration 
fee to the Government and BSNL; 

(b) if so, the details of amount outstanding against 
each company till date; and 

(c) the efforts made/being made to recover the 
outstanding dues? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) The Cellular 
Operators owe about Rs. 7.04 crore. of License Fee to 
the Government, as per following details: 

SI.No. Name of Operator Amount 
(in As. Crol'8) 

1. MIs BPL Mobile Communications Ltd. 0.40 

2. MIs Hutchison Essar Telecom Ltd. 4.10 

3. MIs. Hutchison Essar South Ud. 0.32 

4. MIs. Fascel Ltd. 2.22 

iotal 7.04 

The above excludes a sum of over Rs. 450 cores in 
respect of four terminated licenses of MIs Koahika 
Telecom Ltd., in respect of which the award of the 
Arbitrator Is awaited. 

As regards tariff plan migratlC?"iee, no such amounts 
are payable by the Cellular Operators to the Govemment. 

Under the existing arrangement, BSNL do not receive 
any license fee or tariff plan migration fee either. 

(c) The matter is being actively pursued with the 
four existing operators to recover the outstanding dues. 

Mobile Service In Orl ••• 

1013. SHRI JUAL ORAM: WHI the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Bharat Sanch.r Nigam Limited 
(BSNL) has started mobile service in Orissa; 

(b) If so, the details thereof, district·wlse; 

(c) whether the mobile service started by the BSNL 
in some tribal districts and particularly undivided Koraput 
district has not been able to achieve the desired result; 

(d) If so, the reasons therefor; and 

(e) the steps taken to review, revamp and improve 
the cellular service by the BSNL in the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. 

(b) The district·wise details of BSNL Mobile Service 
in Orissa are given in the enclosed statement. 

(c) The Cellular Mobile Service started by BSNL in 
the tribal districts of Orissa Including undivided Koraput 
district which comprises of Koraput, Navrangpur, Malkangiri 
and Raya~ada revenue districts, has been quit popular. 
14,920 BSNL mobile connections are working in undivided 
Koraput district. 

(d) Does not arise in view of (c) above. 

(e) BSNL has been augmenting its GSM network in 
Orissa continuously. To ensure good Quality of Service 
and to meet the overwhelming demand in the state, action 
has been taken to further augment the 'network capacity 
In Orissa by about 5 lakh lines by December 2005 
progressively. 
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2 3 
SlaNS of BSNL MobIl6 SBrvice in Orissa 

SI.No. Name of the 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

Revenue District 

2 

Angul 

Dhenkanal 

Bolangir 

Sonepur 

Balasore 

Bhadrak 

Bargarh 

Jharsuguda 

Deogarh 

Sambalpur 

Boudh 

Phulbani 

Cuttack 

Kendrapara 

Jajpur 

Jagat6inghpur 

Gajpati 

Ganjam 

Kalahandi 

Nowpara 

Keonjhar 

Khurcta 

Nayagarh 

Puri 

Koraput 

Total Mobile 
Subscribers in 
the Districts 

3 

14323 

5491 

5371 

2387 

10861 

7162 

4178 

3581 

1194 

17361 

1194 

1790 

38434 

477p 

8952 

8356 

13965 

2984 

10861 

1194 

14442 

58247 

1194 

5968 

10145 

26. 

27. 

28. 

29. 

30. 

Nawarangapur 

Malkangiri 

Raygada 

Sundervarh 

Mayurbhanj 

Total 

1194 

1194 

2387 

23454. 

9668 

292313 

[Translation} 

Recovery of Duea 

1014. SHRI JAI PRAKASH (MOHANLAL GANJ): 
SHRI GANESH PRASAD SINGH: 
SHRI ALOK KUMAR MEHTA: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to ate: 

(a) whether various State Governments owe to BSNL 
a huge amount of arrasllI on account of telephone 
services provided to various Departments of the State 
Govemments; 

(b) if so, the details thereof till date, State-wise; and 

(c) the efforts made or being made for recovery of 
the dues? 

THE MINiSTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) An amount of As. 172.51 
crores is outstanding as on 31.12.2004 on account of 
telephone services provided to various Departments of 
the State Governments. 

(b) The State-wise details of outstanding as on 
31.12.2004 are given In the enclosed statement. 

(c) The following stepa are taken to recover the 
outstanding dues: 

(i) WrfftenlTelephonic reminders are Issued regularly 
to clear the outstanding dues. 

(iI) Heads of Circles take up the matter with Chief 
SectetarylHeads of Departments of retpeCtive 
State Governments. 
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(iIi) Visits by officers of BSNL are made to the 
concerned Departments, for recovery of 
outstanding dues. 

Slale-wise delails of outstanding amount lIS on 
.11.12.2004 on account of Telephone Services provided 

/0 various Departments of State GOVf!Jmments 

Name of the State 

Andaman & Nicobar Islands 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chhattisgarh 

Goa 

Guiarat 

Hnryana 

I iimachal Pradesh 

Jammu & Kashmir 

Jharkhand 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Pondicherry 

Amount outstanding 
(Rs. in Crore) 

2 

1.53 

13.07 

15.76 

10.47 

19.42 

0.56 

0.39 

1.31 

0.90 

0.01 

15.60 

12.88 

2.55 

0.69 

8.38 

3.87 

4.72 

1.77 

0.41 

9.22 

12.45 

0.01 

2 

Punjab 2.68 

Rajasthan 0.82 

Sikkim 1.38 

Tamil Nadu 1.41 

Tripura 1.28 

Uttar Pradesh 18.85 

Uttaranchal 1.05 

West Bengal 9.07 

Total 172.51 

Opening of Poet Offtce. In Gram Panchayata 

1015. SHRI MOHO. TAHIR: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Government proposes to open poet 
offices in all the gram panchayats in the country; 

(b) if so, the number of gram panchayats having 
post offices at present; 

(c) whether all the post offICes in gram parlChayats 
are having postmen; 

(d) if not, the reasons therefor; 

(e) whether the Govemment has opened post offices 
in different States during the current year; 

(f) if so, the names of districts of States where post 
offices have been opened; and 

(g) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Post Offices are opened 
subject to fulfilment of distance, population and IrlCome 
norms fixed for this purpose. Hence, post offices can be 
opened in those Gram ParlChayats that fulfil theee norms, 
subject to availability of resources. 

(b) 1,20,048 Gram Panchayat villages in the country 
have the facility of at least one post office. 
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(c) AU post offices in Gram Panchayats provide 
delivery services through either postmen or through 
Gramin Oak Sevaks. 

(d} Doeanot arise in view of (c) above. 

(e) Yes, .Sir.Some Post Offices have been opened, 
where justified, during the current year, by relocating 
existing post offices. 

(I) The infonnation is being collected and will be laid 
on the Table of the House. 

(g) Does not arise in view of (e) above. 

(Eng/ish] 

Overhaul of Indian Meterologlcal Department 

1016. SHRIMATI D. PURANDESWARI: Will the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
state: 

(a) whether the Govemment's attention has been 
drawn to an article appearing in the Timss oIlndi11 dated 
January 3, 2005 wherein a strong case has been made 
out for a thorough overhaul of the Indian Meteorological 
Departmcrnt in the wake of Tsunami disaster; and 

(b) if so, the Govemment's reaction thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SIBAL): (a) Yes, Madam. 

(b) Overhaul of the India Meteorological Department 
both by way of further training of personnel and 
upgradation of equipment has been under discussion even 
before Tsunami. The Ministry of Science & Technology Is 
in the process of finalizing a detailed action plan, which 
will be taken up for implementation shortly. 

Amount for Upgradatlon of Medical College. 

1017. SHRIMATI MANEKA GANDHI: Will the Minister 
of HEALTH AND FAMll Y WELFARE be pleased to state: 

(a) whether any amount has been released for the 
upgradation of medical colleges in India during each of 
the last three years; and 

(b) it so, the names of the medical coHegea which 
have received the amount of upgradatlon? 

THE MINISTER OF STATE rN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRlM~TI PANABAKA 
LAKSHMI): (a) and (b) Yes, Sir, Fundawererelusedto 
Assam Medical College, Dibrugarh, (Rs. 150 lakhs), Pt. 
B.D. Sharma Poet Graduate lnatltute of MedicalSciencea, 
Rohtak (Rs. 148.76 lakhs), Govl. Medical College, 
Thlruvananthapuram (Rs. 150 takhs). Govt. M.K. Medical 
College, Salem (Rs. 150 lakhs) and North Bengal MedIcal 
College, Susratnagar, Darjeellng (Rs. 148.85 lakha) for 
strengthening the Diagnostic facilities under the Scheme 
MAselstance for Capacity BuHdlng" during the years 2001-
02 & 2002-03. 

Link Road between Bhutan and India 

1018. SHRI SANSUMA KHUNGGUR BWISWMUTHIARY: 
Will the Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the Govemment has contemplated to 
construct a new National Highway starting form La .. l In 
Bhutan to NH-31, BljnI (eastem side to Ale river brtdge) 
via Amteka, Kailamaila, Subhaijhar, Dogorpara and 
Mongolian Bazaar as a measure of opening 8 new link 
road between Bhutan and India through tribal and 
backward areas of Assam; 

(b) if so, the steps taken 80 far In this regard; 

(e) if not, the reasons therefor; 

(d) whether the Government also proposes to convert 
the link roads, vir. Gaylegphu-Samtaibart, Shorbhang-
Bismuri. Sandrupjunkar-Rangia and Bhairakhunda-Udalguri 
into National Highways so as to help facilitate the counter-
Insurgency measure in the Indo-Bhutan border areas and 
also to improve bilateral trade and commerce between 
Bhutan and India; 

(e) if 80, the steps taken 80 far in this regard; and 

(I) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (d) No, Sir. 

(b) and (e) Do not arise. 
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(c) and (f) In February, 2004 the Ministry has declared 
7457 kms. of State Roads as National Highways. Due to 
financial and other constraints, at present, emphasis is 
being given for development of roads already declared 
as National Highways instead of declaring more roads as 
National Highways. 

Setting up of Knowledge Comml •• lon 

1019. SHAI RAVICHANDRAN SIPPIPARAI: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the Govemment has recently decided to 
set up a "Knowledge Commission"; 

(b) if so, the details thereof; and 

(c) the aims and objectives of the proposed 
Commission? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DA. SHAKEEl AHMAD): (a) The Prime Minister has 
announced the intention of the Govemment to set up a 
National Knowledge Commission. This is currently under 
finalisation. 

(b) Would be detailed when finalized. 

(c) Would be detailed when finalized. 

Authorl.lng Kendrly. Bhender to 
Supply Medicine. 

1020. SHRI C.K. CHANDRAPPAN: 
SHRI GURUDAS DASGUPTA: 

Will the Minister of HEALTH AND FAMilY WELFARE 
be pleased to state: 

(a) whether the 'K'Elndriya Bhandar has been 
authorised to supply medicines to CGHS beneficiaries 
attached to different dispensaries in Delhi; 

(b) if so, the details thereof; 

(c) whether the Government is aware thet the 
Kendriya Bhandar does not have the stock of medicines 
with them and procures medicines from private chemists; 
and 

(d) if 80, the details thereof and the reaction of the 
Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
lAKSHMI): (a) and (b) Yes, Sir. The Kendrlya Bhandar 
has been authorised to supply medicines to the following 
dispensaries under CGHS Delhi: 

(1) A.K. Puram, Sector-4. 

(2) A.K. Puram, Sector-6. 

(3) R.K. Puram, Sector-B. 

(4) Hauz Khas 

(5) Munirka 

(6) South Avenue 

(7) Parliament House Annexe 

(B) Parliament house 

(9) CGHS Medical Store Depot, Udyan Marg, Gole 
Market. 

(c) The Kendriya Bhandar have informed that it is 
having a well-managed retail chemist shop at 23, 
Mahadev Road, New Delhi, and having Its own authorised 
panel of chemists for procuring medicines from them. 

(d) The details of chemists presently empanelled with 
Kendriya Bhandar are as under: 

1. Mis. Walia Medical Comer 

2. MIs Elawadi Medicos 

3. Mis Chemist Inn 

4. MIs Anupam Udyog 

5. MIs Garga Medicos 

6. MIs Deep Medicos 

7. Mis Live Aid. 

Netlon.1 Aural Health MI •• on 

1021. SHRI IQBAL AHMED SARADGI: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 
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(a) whether the Govemment has approved the Launch 
of National Rural Health Mission with a Rs. 3,700 crore 
credit grants in aid from multilateral agencies; 

(b) whether it has also approved a proposal to initiate 
negotiation with World Bank for credit support of 
Rs. 1,575 crore and grants in aid support from DFID for 
Rs. 2,125 crore for RCH-II programme to supplement the 
resources of National Rural Health Mission; and 

(c) if so, the time by which a final decision for 
launching the mission is likely to be taken alongwlth areas 
to be covered during 2oo5-06? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) The financial support of the World Bank and the 
DFID to the RCH programme is likely to be finalized 
within the first quarter of 2ooS-q6 and it will cover the 
Reproductive and Child Health components of the 
programme which will be taken up for implementation in 
all the States and Union Territories of the country. 

(Translah'on] . 

Growth Rate In Tenth Five Year Plan 

1022. SHRI MOHAN SINGH: 
SHRI ASADUDDIN OWAISI: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Government has set a target of 
8 per cent growth rate during the Tenth Five Year Plan; 

(b) if so, whether the achievement of growth rate 
during the first of the Tenth Plan was only 4 per cent of 
GOP and 8.3 per cent during 2003-04; 

(c) if so, the reasons for low growth rate; and 

(d) the steps taken or being taken by the Government 
to achieve the growth rate of 8 per cent during the 
remaining period of the Tenth Five Year Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) and (b) 
The targeted growth rate of GOP (at market prices) for 

the Tenth Five Year Plan Is 8.1 per cent. As against 
this, according to the Quick Estimates of National Income 
released by the Central Statistical Organiaatlon (CSO) 
the growth rate of GOP at market prices (at 1993-94 
prices) was 4.1 per cent for 2002-03 and 8.8 per cent In 
2003-04. 

(c) The main reasons for low growth rate during the 
year 2002-03 was a growth rate of (-) 8.0 per cent In the 
agriculture sector on account of poor monsoon in that 
year. 

(d) The steps being taken by the Govemment to 
achieve the targeted growth rate during the remaining 
period of the Tenth Five Year Plan are being spelt out 
in the Mid-Term Appraisal of the Tenth Five Year Plan, 
which is currentfy under preparation. 

{English] 

Setting up of Advanced Medical Sclenca R .... rch 
and Treatment Cent ... 

1023. SHRI HANNAN MOLLAH: WU/ the Minister of 
HEALTH AND FAMILY WELFARE be pleased to &tate: 

(a) whether the Government has received any 
proposal or proposes to set up an Advanced Medical 
Science Research and Treatment Centre In West Bengal; 

(b) if so, the detaila thereof; and 

(c) the present status thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) There Is no proposal for setting up 
an Advanced Medical Sciences Reaearch and Treatment 
Centre in West Bengal. However, there is a proposal to 
upgrade Kolkata Medical College to the level of AIIMS 
like Institution under Pradhan Mantri Swuthya Surakshaa 
Yojana (PMSSy). The PMSSY scheme has been cleared 
by the Expenditure Finance Committee and wUl now be 
placed before the competent authority for approval. 

(Translation] 

Survey of Earthquake Prone ArNe 

1024. SHRI DEVIDAS PINGLE: Will the Minister of 
SCIENCE AND TECHNOLOGY be pleased to atate: 
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(a) whether a fresh survey has been conducted by 
the Department of Meteorology in order to identify the 
earthquake-prone areas and as also to ascertain the 
possibilities of occurrence of earthquake in the wake of 
recent Tsunami crisis; 

(b) if so. the details thereof; 

(c) whether Nasik district, which is surrounded by 
Sahyadri hills and which has a number of reservoirs Is 
more prone to earthquake; and 

(d) if so, the details of the measures taken or 
proposed to be taken by the Govemment in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SIBAL): (a) No fresh 
survey has been conducted by the Department of 
Meterology to identify the earthquake prone areas and 
as also to ascertain the possibilities of occurrence of 
earthquake in the wake of recent Tsunami. 

(b) Does not arise. 

(c) and (d) As per the seismic zoning map of the 
India, published by Bureau of Indian Standards, the 
country has been divided into four seismic zones i.e. 
Zone-II to V. While zone-V Is considered to be the most 
vulnerable to earthquakes, zone-II is the least. Nasik 
district falls in zone-III and can be expected to experience 
moderate intensity earthquakes. The occurrence of micro 
earthquakes around reservoir Is a well known phenomena. 

all over the worid. The MaharaahVa Engineering Research 
Institute and National Geophysical Research lnetltuteare 
operating seismic stations in the region to monitor the 
seismic activity on regular basis. 

Decline In MTNL Service. 

1025. SHRI HARIKEWAL PRASAD: 
SHRI M. ANJAN KUMAR YADAV: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether there has been any decline in the quality 
of telephone services being provided by the Mahanagar 
Telephone Nigam Limited (MTNL); 

(b) if so, the reasons therefor; and 

(c) the corrective measures taken by the Govemment 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMrvlUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No, Sir. The quality of 
service has rather improved In most of the parameters 
which Is evident from the comparative statement of last 
two surveys conducted by Telecom Regulatory Authority 
of India as given In enclosed statement-I. 

(b) Does not arise in view of (a) above. 

(c) Various measures taken by Mat\anagar Telephone 
Nigam Limited for improvement of services/retention of 
customers are given in enclosed statement-II. 

ComptlnIfMI Statement of Achiell9m6l7ts made by MTNL as per survey conducted by TRAI 

SI. 
No. 

Parameter 

2 

1. Provision of new connection 
within 7 days 

2. Fault incidencel100 
subscriber/month· 

Achievement during 
January to March 2004 

Delhi Mumbai 

3 4 

60 8 

23.91 12.6 

Achievement during 
July to September 2004 

Delhi Mumbai 

5 6 

86.58 26.95 

21.76 16.83 
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2 3 4 5 6 

3. Fault repair by next working 71 81 • 81.11 n.45 
day (%) 

4. Grade of service 0.001 00 0.0006 0.0004 

5. Shifts executed within 3 22 2 82.89 22.23 
days (%) 

6. Requested for additional facility 90 8 100 67.70 
hours(%) 

7. Request for additional facility 49 95 88.35 80.89 
within 24 hours (%) 

8. Percentage of repeat fault 17 17 16.34 17.82 
within 30 days (%)* 

9. Mean time to repair < 8 hours 11.6 25.48 12.80 34.16 

10. Call completion rate in local 60 55 45 51.63 
network > 65% 

11. Metering and billing , 0.14 0.1 0.11 0.16 
credibility < 0.01 % 

'Fault Incidences as well as Repeat faulls as per DoT norms are to be measured w.r.t. No. of stations, whn. TAAI has been calculating 
these parameters w.r.t. DELs and No. of faults respectively. 

MTNl has undertaken various measures to improve 
the telephone services are as follows: 

(i) Replacement of E-10B Technology Switches, by 
state of art Digital exchanges. 

(Ii) Replacement of telephone Instruments, which are 
older than five years or repaired more than two 
times in a phased manner. 

(iii) Rehabilitation of Extemal Plant and reduction of 
subscriber loop length by planning more remote 
switch unitslRemote line Units/Concentrated Una 
EquipmentsJDigital loop Concentrator etc. 

(iv) Replacement of paper core underground cables 
by jelly filled 'cable/optical fibre cable. 

(v) Introduction of Wireless technology including 
Cordeot, Wll etc. 

(vi) MTNl is also providing cellular mobile, Wll 
technology based services and broad band 
Internet Services at affordable price. 

(vii) MTNl has also taken several menures to 
improve customer satisfaction by opening 
Sanchar Haats/customer service centrel. 
introduction of Int.ractlve Voice R •• pons. 
Systems (IVRS), by orga1iIing telephone adaIata 
to add,... speedHy the grievance of CU8tomera. 

{English} 

Economic PIle .. to Qularld 

1026. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the PRIME MINISTER be pleued to state: 

(a) whether the Union Govemment propo ... to grant 
special economic package to Gujar"; 

(b) if so, the details of assistance provided during 
each of the last two five year plana; 

(c) whether the Union Govemment Is providing special 
economic package to the border district of Gu;arat; 
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(d) if so, the details of such assistance provided 
during the above mentioned period; and 

(e) if not. the reasons therefor? 

THE MINISTER OF ,STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) No, Sir. 

(b) Do not arise. 

(c) to (e) No special economic package is being 
provided to the border districts of Gujarat. However, the 
border districts of the state are covered under the Border 
Area Development Programme (BADP) under which 
allocationo of Rs. 32.08 crore and Rs. 47.85 crore had 
been provided to Gujarat during the Eighth Plan and 
Ninth Plan respectively. 

US Companies In IT Sector 

1027. SHRI SHIVRAJ SINGH CHOUHAN: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether many US Companies have shown keen 
interest in the Indian Information Technology Sector; 

(b) if so, the number of US companies ~ich ventured 
into the Indian Information Technology Infrastructure 
market; and 

(c) the extent to which it is likely to boost the Indian 
IT market? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. 

(b) As per the database maintained by National 
Association of Software and Services Companies there 
are over 3000 companies engaged in the export of 
Information Technology software and services from India. 
The database of the exact number of the US companies 
ventured in the Indian Information Technology 
Infrastructure sector is not available with them. 

Government had approved Foreign Direct Investment 
of US$ 1,083.27 million from US upto May 2003 in the 
Information Technology sector. 

(c) India earned foreign exchange of US $ 12.5 billion 
during 2003-04 from the export of In~ormation Technology 

software and Services including IT enabled Services 
(ITES) and the Business Process Outsourcing (epO) and 
the same is expected to grow to US$ 16.6 billion during 
2004-05. 

The share of the export of the Infonnetion Technology 
software and services from India to US Is around 70% of 
the total export from the country. Therefore, outsourcing 
from US is playing major role in boosting the Indian IT 
market. 

Inter Unlverllty Deblte Competition by ICWA 

1028. DR. RAJESH MJSHRA: Will the Minister of 
EXTERNAL AFFAIRS be pleued to state: 

(a) whether the Indian Council of World Affairs had 
started annual Inter University Debate Competition in 
memory of Smt. Indira Gandhi to provide students a 
Centre for national integration; 

(b) if so, the details in this regard aIongwith the 
amount spent by the Government for organizing this 
D"bate since its commencement; 

(c) whether the Council has stopped conducting the 
Debate; and 

(d) if so, the reasons therefore? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (RAO INDERJITSINGH): (a) Yes, 
Sir, the Indian Council of World Affairs started an Inter-
University Debate Competition in memory of Smt. Indira 
Gandhi. 

(b) The event was stated in 1986 and was last held 
in 1999. 

1986 50 Universities participated 

1987 60 -do-

1988 65 -do-

1989 70 -do-

1990 66 -do-

1991 52 -do-

1992 50 '-do-

1993 45 -do-
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1994 

1995 

1996 

1997 

1998 

1999 

60 

50 

52 

43 

52 

70 

Universities participated 

-do-

-do-

-do-

-do-

-do-

Each University sent two participants. The event was 
financed through participation tees and the receipts of 
the Council. The Government had no financially 
commitment. 

(c) and (d) Consequent upon the promulgation of 
the jndian Council of World Affairs Ordinance 2000. No. 
3 of 2000, the Indian Council of World Affairs Ordinance. 
2001, No.1 of 2001, the Indian Council of World Affairs 
(Second) Ordinance 2001. No. 3 of 2001. the Indian 
Council of World Affairs Act. 2001, Act No. 29 of 2001 
and the Indian Council of World Affairs (Amendment) Act. 
2003. No. 5 of 2004. and as per the defined objects of 
the Council. the Indian Council of World Affairs since the 
year 2000 stopped conducting the Inter-University Debate 
Competition. 

/Tl'llnslstionj 

Funds for Indian Council for Medical Research 

1029. DR. LAXMINARAYAN PANDEY: 
SHRI CHANDRA MANI TRIPATHI: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the funds have been sanctioned for the 
Indian Council of Medical Research (ICMR) under the 
Tenth Five Year Plan; 

(b) if so, the details thereof; and 

(c) the points selected by the ICMR to conduct 
research work thereon alongwith the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEAlTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (0) Indian Council of Medical Research 
(ICMR) has been allocated Rs. 970 crores during the 
Tenth Plan period for implementation of on going & new 
research schemes/projects. The thrust areas of ICMR's 

research wort< are in harmony WIth the priority areas 
identified In the National Health & Population Policy, 
cutting edge areas in health research. Central Sector 
schemes transferred to ICMR & neglected areas in 
medical research not addressed by other agencies. Major 
areas identified by ICMR for conducting Research are: 

1. Complementing National Health Policy by 
formulating a Health Research Policy. 

2. Project Development and Evaluation. 

3. Conducting fundamental and strategic research. 

4. Harness and use new and emerging 
technologies to find solutions to health Issues. 

5. Operationalisatlon of research outcomes. 

6 .. Data bases/Registries. 

7. Conducting studies related to environmental 
stability. 

8. Tackling looming epidemic of Iffe-style diseases. 

9. Improving reproductive health and nutrition. 

10. Addressing health issues of .. under privileged 
sections of society. 

(English} 

Speed Poat Service 

1030. SHRI G. KARUNAKARA REDDY: 
SHRI PRAKASH BAPU V. PATIL: 

I 

SHRI KIRIP CHALIliA: 
SHRI VIKRAMBHAI ARJANBHAI MADAM: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) whether speed post service has been introduced 
for fast delivery of posts; 

(b) if 80. the number of districts connected with speed 
post services so far in Kamataka and Gujarat. district-
wise; 

(c) whether any proposal is pending with the Union 
Govemment to introduce speed post &efVIoe In some new 
districts; 

(d) if 80. the details thereof. district-wise; 
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(e) whether it is also a fact that introduction of speed 
post service has hampered the ordinary, registered posts 
and other postal services, and 

(f) if so, the details thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNiCATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. 

(b) In Kamataka all 27 districts and in Gujarat all the 
25 districts are connected with speed post. 

(c) No proposal is pending at present. Speed Post is 
a premium product. Expansion of Its network is an 
ongoing process depending on business and operational 
parameters. 

(d) Does not arise in view of (c) above. 

(e) No, Sir. The Department of Posts offers a continue 
of mail products each with distinctive features suitable for 
different customer segments. 

(f) Does not arise in view of (e) above. 

Network of DeveloplnglUnderdeveioped Natlone 

1031. SHRI RAYAPATI SAMBAS IVA RAO: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether a group of 10 developing and 
underdeveloped nations in the Asia Pacific Region has 
formed a "network" to find ways of generating sustainable 
livelihood for the vulnerable sections of society and launch 
major capacity-building initiative for Identification of needs, 
access to information and negotiation; 

(b) whether these nations feit that the problem being 
faced by the poor and weaker sections of SOCiety in 
these countries is almost of the same nature; 

(c) if so, the effective steps taken by these developing 
and undeveloped countries on the various matters; and 

(d) the time frame decided for the implementation of 
these programmes? 

THE MiNISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) A regional 
workshop on generating sustainable livelihoods for human 
security was held at Taragram, India from November 

4-8, 2004. The participants In the workshop included 
representatives from non-govemmentaJ organizations and 
govemment officials from some countries 88 well. The 
participants decided to create a network for sharing of 
best practices and experience. 

(b) and (c) The participants in the workshop felt that 
the problems faced by the poor and weaker sections of 
society in their countries were similar and that It would 
be useful to share experiences. The participants agreed 
that human security should be integrated into ongoing 
poverty reduction programmes, that there should be a 
great exchange of ideas and experience, and that thematic 
training courses should organized. 

(d) The workshop was co-organized by the United 
National Centre for Regional Development, which would, 
presumably, take follow up action on the 
recommendations. 

Encroachment of Government Land 

1032. SHRI RAMDAS ATHAWALE: Will the Minister 
of COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether encroachments are being made on the 
land of the department of telecommunication in the capital 
as well as other states; 

(b) If so, the number of cases that has come to the 
notice of the Govemment during the last three years and 
till date; 

(c) the time likely to be taken to remove them; and 

(d) the measures taken/proposed to be taken by the 
Govemment to prevent such encroachments? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. 

(b) 38 cases. 

(c) Since removal of encroachment involves 
coordination with various local bodies Including PoUce 
machinery and involvement of Judiciary, it i8 difficult to 
project the time frame. 

, 
(d) The following measures are taken to prevent 

encroachments: 
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(i) Boundary walVbarbed wire fencing/chain linked 
fencing around the plots. 

(ii) Regular inspections. 

L1ml~tlon of Job Opportunities for SCalST. 

1033. SHRI BASU DEB ACHARIA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government is aware about the 
limitation of job opportunities for SCslSTs due to shrinkage 
of jobs in Government or in Public Sector; 

(b) if so, the steps taken to address the growing 
problem; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI): 
(a) The Government has made all possible efforts to 
ensure that job opportunities for SCslSTs do not shrink. 

(b) There is a provision of reservation for the 
scheduled castes and scheduled tribes in services under 
the Central Government including public sector 
undertakings, statutory, semi Govemment and autonomous 
bodies. The policy of reservation also covers voluntary 
agencies receiving grants-in-aid from the Government. In 
case of strategic sale of the public sector undertakings, 
the Government enters into transaction agreements, viz. 
share holder agreement/share purchase agreement with 
the prospective strategic partner. Protection of the interests 
of the employees is an integral part of these agreements 
and appropriate provisions are made in these agreements. 
The strategic partner, through recitals in these agreements, 
recognized that the Government in relation to its 
employment pOlicies follows certain principles for the 
benefit of the members of the scheduled castes/scheduled 
tribes, physically handicapped persons and other socially 
disadvantaged categories of the society. The strategic 
partner also undertakes that it shall use its best efforts 
to cause the company to provide adequate job 
opportunities for such persons. Further, in the event of 
any reduction in the strength of the employees of the 
company, the strategic partner Is expected to make efforts 
to ensure that the physically handicapped persons, 
scheduled castes/scheduled tribes are retrenched at the 
end. 

A Bill on reservation in service8 has been Introduced 
In the Rajya Sabha which contains a provIaion 1hat where 
posts in a cadre are to be abolished and the employees 
are required to be surrendered or their service. are 
required to be terminated as a result thereof, a scheduled 
caste or scheduled tribe or an other backward class 
employee shaN not be surrendered or his services shall 
not be terminated if It results in lowering the representation 
of the scheduled castes or the scheduled tribes or the 
other backward classes, as the case may be, in relation 
to percentage of reservation fixed for them. 

(c) Does not arise. 

Medical University In RaJaethan 

1034. SHRI OUSHYANT SINGH: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Govemment has a proposal to set 
up a Medical University in Rajasthan; 

(b) if so, the assistance extended by the Union 
Govemment for the above purpose; and 

(c) the steps taken to complete all formalities for the 
establishment of Medical University In the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) There Is no proposal with the Central 
Government to set up a Medical University In Rajasthan. 
It Is for the State Government to take the necessary 
action for establishment of a medical university In the 
State. There is no scheme with the Government under 
which financial assistance can be provided for this 
purpose. 

DilapIdated Condition of National Highway 
No •• 6 and 41 

1035. SHAI RUPCHAND MURMU: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the National Highway Nos. 6 and 41 are 
in dilapidated condition just after two days of heavy 
rain; 

(b) if so, whether the matter has been inqulr\!ld into 
and steps taken to ensure the U88 of good quality material 
as per the contractual obligations; 
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(c) whather there is any proposal to appoint an 
independent agency for conducting road audits; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING. ROAD TRANSPORT AND HIGHWAYS 
(SHRI K.H. MUNIYAPPA): (a) The NH-6 is being 
maintained in traffic worthy condition. 

Extensive damaged occurred in Haldia-Kolaghat 
section (km 0/500 to km 521700) of NH-41 in about 
12.5 km stretch of the existing two lane carriageway due 
to heavy rainfall during 10th to 17th September and 2nd 
to 7th October 2004. 

(b) The damaged stretches were immediately restored 
to traffic worthy condition by way of temporary restoration. 
Strengthening of the existing weak two lane carriageway 
from km 0/500 to 521700) of NH-41 is also envisaged 
under the on-going project of widening of four lane of 
the Haldia-Kolaghat section (km 0/500 to km 521700) of 
NH-41 by the National Highways Authority of India (NHAI). 
under the programme of upgrading road connectivity to 
major ports. Hence, no enquiry has been conducted, as 
the damage is not due to other factors. 

(c) and (d) The contracts of NHAI are being 
supervised by independent supervision consultants 
appointed through open bids. 

Engineers India Ltd. has been appointed as an 
independent agency for quality audits of most of the on-
going works being done by NHAI. 

Alleged Corruption In Procuring Medicines 

1036. SHRI SURESH KURUP: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government is aware of the alleged 
rampant corruption in procuring medicines for CGHS 
beneficiaries and the problem faced by the beneficiaries; 
and 

(b) if so, the steps taken to improve the smooth 
supply of medicines to CGHS beneficiaries specially to 
pensioners? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Some complaints have been 
received in this regard. 

Adequate quantity of medicinea Is avaHable in CGHS 
dispensaries. However. any drug pre8crlbed by the 
specialists and not available In the dispensary is made 
available to the beneficiary from the Authorised Local 
Chemist on the basis of individual prescription. In the 
case of CGHS dispensaries which do not have any 
authorised local chemist attached to them, the CGHS 
beneficiaries (including pensioner beneficiaries) are 
permitted to purchase the medicines from the open market 
for which reimbursement is made by the Government. 

/Trans/ation] 

Proposal from U.P. 

1037. SHRI BRAJESH PATHAK: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Union Government has received any 
proposal from the Government of Uttar Pradesh tor the 
construction of Highway from the district Gorakhpur to 
Deoria Itia Dohrighat-Kapadwar alongwith the estimated 
C08t thereof; 

(b) if so, the date on which this proposal was 
received and the current status thereof; 

(c) whether any funds have been allocated or 
proposed to be allocated by the Union Government for 
the construction of this highway; and 

(d) if so, the details thereof? 

THE MiNISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (d) No, Sir. No suoh proposal 
has been received during last two years from the State 
Government of Uttar Pradesh. The road from Gorakhpur 
to Dohrighat is National Highway No. 29 which is In traffic 
worthy condition. The road from Dohrighat-Kapadwar-
Deoria is a state road. The responsibility for development 
and maintenance of this road lies on the State 
Government of Uttar Pradesh. 

{Engllshl 

Flight Operation to Nepal 

1038. SHRt ASADUDDIN OWAISI: WHI the Minister 
of EXTERNAL AFFAIRS be pleased to state: 
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(a) whether after the declaration of emergency In 
Nepal. all the incoming and outgoing flights were cancelled 
by the Govemment of Nepal; 

(b) it so, whether hundreds of Indian tourists and 
workers were stranded in Nepal; 

(c) if so, the details thereof; and 

(d) the steps taken/being taken by the Government 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): (a) All flights, 
both domestic and international, were suspended In 
Kathmandu by His Majesty's Govemment of Nepal from 
1030 hrs. on February 1, 2005. As a result flights, 
including those operated by Indian Airlines, Jet Airways, 
Air Sahara and Cosmic Air were caneened. However, a 
Royal Nepal Airlines flight was able to take-off for Deihl, 
after the Kathmandu airport was opened late in the 
evening on February 1, 2005. Normal flights were 
permitted from February 2, 2005. onwards. 

(b) and (c) It is estimated that about 350 India-bound 
passengers, including Indians, were stranded in 
Kathmandu; 

(d) It is understood that the concerned airlines had 
made arrangements for accommodating stranded 
passengers. The Embassy of India in Kathmandu also 
made arrangements to provide all consular assistance to 
Indian nationals. 

Reduction In Retirement Age 

1039. SHRI M. SHIVANNA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Union Government has a proposal 
to reduce the retirement age of Central Govemment 
Employees from 60 to 58 years; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMEN'rARY AFFAIRS (SHRI SURESH PACHAURI): 
(a) No, Sir. 

(b) Do not arise in view of (a) above. 

Ughthou_ facility In LUah.cIwHp .... nd. 

1040. DR. P.P. KOYA: Wi" the Minister of SHIPPING, 
ROAD TRANSPORT AND HIGHWAYS be pleased to 
state: 

(a) whether the Government proposes to improve 
lighthouse facility in Lakshadweep Islands; 

(b) if so, whether there is any proposal to construct 
a major lighthouse at Chettat, the northem most Island; 

(c) whether the Government has a proposal to 
introduce light buoys near the three reefs of Ballapanl, 
Cheryapani and Perumulapar which are important fishing 
locations of the territory; and 

(d) if so, the details thereof? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) Yes, Sir. A 
new Lighthouse is under construction at the southem most 
tip of Minocoy Island. Under the modernization plan, the 
range of Lighthouses at Amini, Kadamat, Chetlat, Agati, 
Bltra and Kiltan has been improved. New versions of 
Radar Trnasponder Beacons (Recons) have been 
established at Suhelipar and Minlcoy and another is under 
establishment at Kavaratl. 

(b) No, Sir. However, the northern most Island Is 
Bitra where a Lighthouse Is already established. Even at 
Chell at, a lighthouse is existing to cater to the needs of 
mariners. The range of Chetlat Lighthouse has been 
recently improved from 8 Nautical miles to 12 Nautical 
miles. 

(c) No, Sir. 

(d) Does not arise. 

In.dequate Inf,..tructure 

1041. SHRI LAKSHMAN SINGH: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government is aware that as per 
the population norms, the existing infrastruc:ture Is 
inadequate in many States even as per 1991 population; 
and 

(b) If so, the steps taken/proposed to be taken to 
help the States improve their Infrastructure? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) Yes, Sir. The Governrnent is aware that 
as per the Population Norms, the existing rural health 
care infrastructure is inadequate in some of the States 
even as per 1991 population. 

(b) The Government of India has sanctioned the 
establishment of 8669 new Sub-centres during 10th Plan 
to fill the infrastructure gaps as per 1991 Population Norm. 
The targets for filling up the gaps in rural health care 
infrastructure, during the 10th five year plan, have been 
communicated to the concerned states. 

The Government of India provides funds for repair, 
renovation and expansion of existing health care 
infrastructure under Major Civil Works scheme of the 
Reproductive and Child Health (RCH) Programme. Under 
RCH-II, a lump sum financial assistance will be provided 
for construction of Sub-centres including ANM quarters. 

Area projects are being implemented with the 
assistance of World Bank and other intematlonal donor 
agencies in selected states and backward districts in the 
country. One of the main activities of Area Project includes 
construction of buildings for Sub-centres, Primary Health 
Centres and Community Health Centres. 

Strengthening of the infrastructure is also one of the 
important components under National Rural Health 
Mission. 

Voluntary Retirement Scheme 

1042. SHRI RAJESH VERMA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether there is any proposal to introduce 
Voluntary Retirement Scheme for the employees of Central 
Government; and 

(b) if so, the details thereof and the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI): 
(a) No specific proposal is under consideration of the 
Government. 

(b) Question does not ariee in ~w of <a> above. 

Development of 810-Technology 

1043. SHRI SANAT KUMAR MANDAL: Will the 
Minister of SCIENCE AND TECHNOLOGY be pleaaed to 
state: 

(a) the number of colleges in the country where the 
Bio-technology is being taught at Ph.D. level; and 

(b) the funds earmarked for development of Bio-
technology In the country during the Tenth Plan? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE. OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SIBAL): (a) and (b) 
Information is being collected and will be laid on the 
Table of the House. 

[Trans/III/on} 

Comprehensive Policy Package for SSls 

1044. SHRI AJIT JOGI: Will the Minister of AGRO 
AND RURAL INDUSTRIES be pleased to state: 

(a) whether any comprehensive policy package for 
the small scale industries has been announced; 

(b) if so, the details thereof; 

(c) whether any time limit has been fixed for the 
implementation of the package; and 

(d) if so, the details of thereof? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF RURAL INDUSTRIES (SHRI 
MAHAVIR PRASAD): (8) to (d) A comprehensive 
promotional package, including policy initiatives, 1$ under 
consideration of the Government. 

Integrated Law for Checking Quality 
of Food Products 

1045. SHRI PARAS NATH YADAV: WHI the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Govemment is contemplating to enact 
an integrated law to check the quality of food products; 
and 
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(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) A proposal for enacting an 
Integrated Food Law to do away with the multiplicity of 
food laws existing in the country is at present under 
consideration of a Group of Ministers (GOM) headed by 
the Hon'ble Minister of Agriculture (Shri Sharad Pawar). 
The Ministry of Food Processing Industries has prepared 
a draft Food Safety and Standards Bill and has circulated 
the same among all stake-holders for their comments. 

{Eng/ish! 

Brahmaputra Waterwey 

1046. DR. ARUN KUMAR SARMA: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the details of progress made by the Brahmaputra 
waterway after its take over as NW-II with specific 
achievements made on the navigability and port system; 

(b) whether two dredgers have been pressed into 
action; 

(c) if so, the details thereof with location-wise dredging 
performed and achievement made since its take over as 
NW-II. 

(d) the target fixed for the current year to conduct 
dredging of the entire length of NW-II; and 

(e) the details regarding earlier dredging conducted 
in Brahmaputra, if any, and the target fixed for placement 
of more dredgers? 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BMLU): (a) The following 
navigational infrastructure facilities have been provided: 

(i) Depth of 2 m between Dhubri and Neamatl and 
1.5 m between Neamatl and Dlbrugarh. 

(ii) Day navigation marks. 

(iii) Night navigation facility between Dhubri and 
Pandu. 

(iv) Construction of permanent terminal at Pandu is 
on and likely to be completed by September 
2005. 

(v) RoatIng terminals have been provided at Dhubri, 
JogIghopa and Pandu. 

(vi) 5 pontoons have been constructed for use 88 
floating jetties at various locations along the 
waterway. 

(vii) 2 pontoon mounted with crane. have been 
constructed and deployed at Pandu. 

(viii) Construction of 3 more pontoons with Grab 
crane Is in progreas and likely to be completed 
by 2005-06. 

(b) Yes, Sir. 

(c) One hydraulic surface dredger was deployed in 
February 2002 and one Cutter Suction Dredger was 
deployed In November, 2004. These dredgers have 
been used for clearing various shoals In ouhubri-Pandu 
stretch. 

(d) In the current year, dredging will be carried out 
during the low water season at the shallow patches 
between Dhubri-Pandu stretch of waterway. Prior to 
February, 2002 when one hydraulic surface dredger was 
pressed into action, no dredging was done. 

(e) One more hydraulic surface dredger is under 
construction and action has been Initiated to acquire two 
more cutter suction dredging units. 

Launch of NHDP PH-IV 

1047. SHRI EKNATH MAHADEO GAIKWAD: 
SHRI K.S. RAO: 
SHRI MADHU GOUD YASKHI; 
SHRIMATI NIVEolTA MANE: 
SHRI VIJOY KRISHNA: 
SHRI KIRTI VARDHAN SINGH: 
SHRI S.D. MANoLlK: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether the Government has recently announced 
the fourth phase of the National Highway Development 
project targeting the broadening of 20,000 kma. of existing 
National Highways; 

(b) if so, the detail thereof; 

(c) the funds earmarked for the purpose; 
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(d) the details of work undertaken in their phase of 
National Highway Development Project, Highway-wise: and 

(e) the funds earmarked for third phase and the funds 
actually utilized? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) to (c) The Planning Commission 
made a presentation on the highway upgradation 
programme before the Committee on Infrastructure, set 
up by the Govemment. The presentation included widening 
of 20,000 km. of existing National Highways under 
National Highways Development Project Phase-IV at an 
estimated cost of Rs. 25,000 crore. 

(d) and (e) 4,000 km. of National Highways are to 
be upgraded under National Highways Development 
Project (NHDP) Phase lilA, on Build Operate and Transfer 
(BOT) basis by December 2009. The work under NHDP 
Phase lilA are yet to be awarded. Rs. 1,400 crore have 
been earmarked for NHDP Phase iliA for the year 2005-
06. 

Ban on the Sale of Nlmausullcte 

1048. SHRI K.S. RAO: 
SHRI MADHU GOUD YAKSHI: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government is aware that the 
medicine Nimeusulide, banned in 176 countries as 
reported in the Statesman dated January 10, 2005 is still 
being used in the country; 

(b) if so, the facts of the matter reported therein; 

(c) the reasons for its marketing allowed in India; 
and 

(d) the steps taken/being taken by the Government 
to stop its marketing in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHAIMATI PANABAKA 
LAKSHMI): (a) and (b) No, Sir. The news Item is not 
based on facts. The drug Nimesulide is in US6 in large 
number of countries and its safety was examined by the 
European Agency for Evaluation of Medicinal Products 
also. 

(c) and (d) The safety and continued use of 
Nimesulide in the country was examined by the Drugs 
Technical Advisory Board, a statutory body under the 
Drugs and Cosmetics Act, 1945 on the directions of the 
Hon'ble High Court of Delhi and It was found to be safe 
for use. The recommendations of the Board were 
accepted by the Hon'ble Court. 

{Translation} 

Funds to Uaharaahtra under PMRY 

1049. SHRI BAPU HARI CHAURE: Will the Minister 
of AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) the funds allocated to Maharashtra under the 
Pradhan Mantri Rojgar Yojana during each of the last 
three years; and 

(b) the details of the funds actually utilized out of 
the total funds allocated to the State? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF RURAL INDUSTRIES (SHRI 
MAHAVIR PRASAD): (a) and (b) The details of funds 
released/authorized for expenditure for entrepreneurial 
development training, contingencies, etc., to the 
Government of Maharashtra and the utilization of these 
funds as reported by the State Government during the 
last three years under the Pradhan Mantri Rozgar Yojana 
(PMRY) are as under: 

Amount (Rs. in lakh) 

Year T otaI ~nds released to the Total funds uWzed by the 
State Govemment S1ate GoYamment 

2001-02 72.28 120.91-

2002-03 29.15 105.04-

2003-04 191.31 78.09 

"Funds made available In the past years were utilized during 
the year. 

In addition, the Central funds for subsidy are routed 
through the Reserve Bank of India (RBI) which, in tum, 
passes them on to the implementing 'banks for crediting 
the amounts to the loan accounts of the individual 
beneficiaries. 



1013 Writtsn AnswslS PHALGUNA 18, 1926 (Stlks) 10 au.tIon8 1014 

Jobs to Educated Youth 

1050. SHRI KINJARAPU YERRANNAIOU: Will the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the city of Gurgaon in Haryana has been 
declared ahead of other cities in Infonnation Technology 
and in infrastructure; 

(b) if so, the details thereof; 

(c) the extent to which It is likely to provide jobs to 
the educated youth and the procedure adopted for giving 
such employment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No, Sir. 

(b) and (c) Do not arise. 

Post Office Recurring Deposit Account 

1051. SHRI P. MOHAN: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the Postal Department provides 7.5% 
interest for the amount dttposited in Post Office Recurring 
Deposit Account and collects 15% interest for the 
withdrawal; 

(b) if so, the reasons therefor, 

(c) whether there is a proposal for the upward revision 
of interest on PORD· account; and 

(d) if so, by when is It likely to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) The rate of interest 
admissible for the depOSits made in 5 year Recurring 
Deposit account is 7.5%. Prior to 1st January 2005, the 
rate of interest for withdrawals made on or after 1st April 
1993 to 31 st December 2004 was 15% per annum. 

For withdrawals made on or after 1 st January 2005, 
a 2 percent interest over and above the Recurring Deposit 
interest rate, as on the date of withdrawal, is applicable 
under the Post Office Recurring Deposit Rules, 1981. 

(c) and (d) The infonnation Is being collected and 
will be laid on the Table of the House. 

Organ Donation 

1052. SHRI S.K. KHARVENTHAN: Wi/I the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Govemment is aware that there Ie 
large scale exploitation of poor people In the country In 
the name of organ donation; 

(b) If so, the action taken by the Government thereon; 

(c) whether the Govemment has propoaed for the 
creation of a fund to give Incentive to the honest donora 
and various measures providing for stringent punishment 
to the offenders; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MtNISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Some cases of alleged Illegal 
transplantation of kidneys have come to the notice of the 
Govemment of India. Sale and purchase of human organa 
Is banned under the provisions of the Transplantation of 
Human Organs Act, 1994. The Act contalna stringent 
provisions for punishing anyone who commits such 
offences. Under Section 13 of the Transplantation of 
Human Organs Act, 1994, the Central and State 
Governments are empowered to appoint Appropriate 
Authorities for the purpose of the Act who are empowered 
to investigate any complaints of breach of provisionaof 
the Act including those pertaining to sale and purchase 
of human organs. The Director General of Health Services 
is the Appropriate Authority appointed by the Central 
Government in respect of Union Territories. In respect of 
States, action under the Transplantation of Human Organa 
Act, 1994 has to be taken by the concemed Appropriate 
Authority. 

(c) and (d) A Committee has been constituted by 
the Hon'ble Deihl High Court (as per the judgement dated 
6.9.2004 in W.P. No. 81312004) to review the provisions 
of the Transplantation of Human Organs Act, 1994 and 
the Transplantation of Human Organa Rules, 1995. The 
creation of such a fund is, intsr-ll/ia, included under the 
terms of reference of the said Committee. The 
recommendations of the said Committee are awaited. 
However, as regards stringent punishment to the 
offenders, as already stated, the Act containa stringent 
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provisions for punishing anyone who commits such 
offences. 

[Translation] 

Plan Alloc.tlon to U.P. 

1053. SHRI MUNNAWAR HASSAN: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the annual plan allocation for Uttar 
Pradesh is iar less than the allocation proposed by the 
State Government; 

(b) if so. the details thereof and the reasons therefor; 

(c) whether the Government proposes to allocate 
more fund to meet the planned expenditure; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) No Sir, 
the Annual Plan of Uttar Pradesh for 2005-06 was 
finalized at Rs. 13,500 crore against the State 
Government's proposed outlay of R.s 13,000 crore. 

(b) to (e) Does not arise. 

{English] 

Commissioning of Research V .... I. 

1054. SHRI KULDEEP BISHNOI: 
SHRI KINJARAPU YERRANNAIDU: 
SHRI CHENGARA SURENDRAN: 
SHRI C.K. CHANDRAPPAN: 

Will the Minister of OCEAN DEVELOPMENT be 
pleased to state: 

(a) whether the Department of Ocean Development 
has commissioned the research vessels Sagar Purvi and 
Sagar Sampada to asses the impact of Tsunami on the 
marine life and water quality; 

(b) if so details thereof; 

(c) whether these vessels are equipped with enough 
sophisticated machines to carry on the research wort< on 
marine plants etc.; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SIBAL): (a) Yes Sir, FORV 
(Fisheries Oceanographic Research Vessel) Sagar 
Sampada and the Coastal Research Vessel (CRV) Sagar 
Purvi were deployed for assessment of the effect of 
Tsunami on the marine life. 

(b) FORV Sagar Sampada was deployed to 
understand the nature of the sediment and quality and 
quantity of benthos inhabiting the sediments In the 
Tsunami affected areas. This study was conducted in 
two phases between 5th January and 19th January 2005 
and 23 January to 16 February 2005. hydrographic 
conditions viz. dissolved oxygen, temperature, salinity, 
nutrients; Chlorophyll particulate organic carbon; 
phytoplankton and zooplankton were studied. During the 
2nd phase which covered the Andaman Sea, environment 
and productivity, plankton diversity, survey of marine 
mammals, marine benthos and demersal fishery was 
studied. The studies on Sagar Purvl (5 January to 19 
January, 2005) revealed that the marine ecology is 
affected by the Tsunami in the seas off Vlzhinjam and 
Thiruvanantpuram where depleted fish stock was also 
observed. However, the tidal surge has largely spared 
the marine life in the near shore regions of Kollam and 
Tamilnadu coast. 

(c) Yes Sir, both these vessels are equipped with 
sophisticated equipments to carry out these studies. 

(d) FORV Sagar Sampada and CRY Sagar Purvi 
are equipped with state-of-the art scientific equipments 
like-CTD (Conductivity, Temperature and Deptt. Profller), 
Rosette, Niskin bottles, Multiple Plakton Nete, Oxygen 
Analyser, Multi-channel Autoanalyser, various 
echosounders, fishing gears, grabs, cores, 
Spetrophotometer, Spectroflorimeter, Nutrient Profller, 
Plakton nets etc. 

[T1lIns/ationj 

C ....... Igned to cal by U.P. Govt. 

1055. SHRI BALESHWAR YADAV: Will the PRIME 
MINISTER be pleased to state: 

(a) the number of cases assigned to the Central 
Bureau of Investigation by the State Government of Uttar 
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Pradesh during the last three years including the current 
year as on date, date-wise and subject-wise; 

AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI): 
(a) and (b) During last 3 years I.e. 2002. 2003, 2004 
and upto 28.2.2005, cal has registered 7 C8I88, referred 
by Govemment of Uttar Pradesh. Details of the cases 
are given in the encloaed statement. 

(b) the number of cases in which tha cal has 
completed its inquiry and sUbmitted reports to the courts; 
and 

(c) the names of persons and the number of cues 
in which the cal has recommended for exoneration after 
completing its enquiry? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 

(c) Out of the 7 C8888, four are under Inveatigat:on 
and in the remaining 3 cases charge aheeta have been 
filed in the Courts of law. No case has been 
recommended for closure. 

Sl. Case No. and dt. 
No. of regno and 

1. 

2, 

3, 

4, 

5, 

subject 

2 

RC-
9(2y2002ISEC· 
IVILKO dt. 
41912002 

RC· 
7(SV2002JSIC· 
IVILKO cit. 
8.52003 

RC· 7(S)/2003 
ISIC-tVIND cit. 
24/612003 

RC-4(S)I05-
SCBILKO cit. 
181112005 

RC·5(S)I2OO5-
SCBlLKO dt. 
181112005 

Casss Reftmrld by Utlsr Pl'lldesh GOll9mmenl during last 3 )IfNI1'$ 

Allegation in brief 

3 

ReIati1g 01 SIvt Inder Dev Silgh AdYocate 

Relating to INIrder 01 Dr. I.G. Khan, Reader AIigaIh Muslin 
University, AIigartI 

Retalilg to Murder of Miss Maclunita Shukla. 

This . cae ra/aI8S 10 reaiving an amOII1I 01 As. 3,72,46,736 
by SIvt Br1esh Tewari, MD, Kanpur CIonizers PvI. Ud. 
~ on the balls 01 a fOlged order dated 241S103 
JlIIPOIIId/y pe88IId by VIII ADJ, ~, 

Tlis case is related to RC.4(Syos.SCBlLko. In this case the 
Executive Engineer, Awu and Vias Parishad has aIeged IlaI 
on the balls of lorged order dated 2415103 of VIII ADJ, 
~ SISIvi 8rijeah G.- InI his pal1ner& in connivance 
YtiIh Shri S.K. GupIa. Chief Mnger. PNB, Kar1JIK had 
misappropriated the 8l1li of As. 3,72,56,984 whidI hal been 

. depoaiIad by AWlS Vas PIriehad 

Present statUI 

4 

Chargeaheel IHd on 7.8.2003 In Court of SpecIal 
Magistrate of Lucknow and now lixed lor 
&rgIIT18nIS on chIrges. 

Alter investigation a charge aheet wu IDled on 
27/a'2003 against PrabhII KiInIr, GImbhIr SiIVI, 
Lal" Kumar Singh, T'l Vir Singh and Harender 
Lis l2O-Br/w 3Q2, 394 end 201 /PC IIld IIUbIIantivt 
ofIenc:e WI 302 and 394 /PC _ IiIIIId bIIoII 8pI. 
JM lor CBI CUll, Gaziabad ~()( offlllCl 01 commiIIing 
murder). Trill 01 this cu. is In progress. 

Chargesheel lil.d on 19:12'200~ In courl 01 
Special M_rale Lu~vli, 

Under I.,... 
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2 3 4 

6. RC-6(SV2005· 
SCBllKO dt. 
251112005 

Death 01 Shri Ghanshyam StUda, MlA, BJP, Gonda on 
26/4104 due to coIflSion between Quais No. Up 32AY 2525 In 
which he was travelling and truck No. UP43BI605 wI1dI was 
parbd along the road. 

Under Invea1IgaIIon 

7. RC·l (S)I2OO5-
SCR·UIINO dt. 
2511/2005 

Cheating ~ a Japanese National by an owner 01 a Jewellery 
Shop in Agra 

(Eng/ish} 

Small Seele Phanna UnIte 

1056. SHRI ADHIR CHOWDHURY: Will the Minister 
of AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) whether the Government has received 
representations from small scale pharma units; 

(b) if so, th3 details thereof; and 

(c) the steps taken to protect the survival of genuine 
small scale pharma units? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF RURAL INDUSTRIES (SHRI 
MAHAVIR PRASAD): (a) Yes, Sir. 

(b) Representations have been received from several 
small scale pharma units and associations regarding: 

(i) Difficulties faced by them in implementing the 
revised Schedule-M to the Drugs & Cosmetics 
Rules, 1945 and seeking extension of time for 
implementation thereof and also for 
reconsideration of the norms; 

(ii) Ministry of Finance, Department of Revenue 
notification No. 2/2004·Central Excise (N.T.) 
dated 7.1.2005 subjecting drugs to maximum 
retail price (MRP) based levy of Central excise 
duty with 35 per cent abatement. 

(e) The following steps have been taken In this 
context: 

(i) Considering the representations, the Govemment 
of India in the Ministry of Health and Family 
Welfare has extended the date of implementation 

of revised Schedule-M relating to Good 
Manufacturing Practice8 (GMP) from 31.12.2003 
to 30.6.2005 under notification No. H·11014171 
2003·DMS & PFA dated 416 January, 2005. 

(ii) Financial assistance for technology upgradation 
Is available to small scale pharma units under 
the Credit Unked Capital Subsidy Scheme of 
the Central Govemment, Ministry of Small Scale 
Industries; 

(iii) The Central Government has increased the 
abatement rate for levy of MRP baaed central 
excise duty on drugs from 35 percent to 40 
percent of MRP under notification No. 412005· 
Central Excise (N.T.) dated 23rd February, 2005. 

Motels around NRI Cltl •• 

1057. SHRI M.P. VEERENDRA KUMAR: Will the 
Minister of OVERSEAS INDIANS AFFAIRS be pleased 
to state: 

(a) whether the Government proposes to dot the 
landscapes surrounding NRI cities with super efficient 
motels; 

(b) If 80, the details in this regard; and 

(c) the details regarding lands earmarked on highways 
near NRI cities in Kerala for the said purpose and the 
time by when a final decision Is likely to be taken In this 
regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
OVERSEAS INDIANS AFFAIRS (SHRI JAGDISH 
TYTLER): (a) No, Sir. 

(b) and (c) Question do not arise. 
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Permanent Seat In UNSC 

1058. SHRI CHANDRA BHUSHAN SINGH: 
SHRIM. SHIVANNA: 
SHRI HARISHCHANDRA CHAVAN: 
SHRIMATI KIRAN MAHESHWARI: 

Will the Minister of EXTERNAL AFFAIRS be pleased 
to state: 

(a) whether It is true that it is unlikely that India may 
get permanent seat with VETO rights in the Security 
Council; 

(b) if 80, the details thereof; 

(c) the number of nations who have pledged their 
support for India for a permanent seat in the Security 
Council; 

(d) the number of countries whose support is needed 
for India to obtain permanent membership in the Security 
Council of UN; and 

(e) the details of impediments in the way of getting 
permanent seat for India in the Security Council? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (RAO INDERJIT SINGH): (a) to 
(e) The issue of the reform and restructuring of the UN 
Security Council has been under discussion at the United 
Nations for several years. There are several complex 
issues involved in the question of restructuring the UN 
Security Council as well as the question conceming new 
permanent members. In view of the complexities and the 
diverse perceptions on the specifics of such reforms 
among member States, a decision on this issue has not 
been reached as yet. 

There is a steady accretion of support for India's 
candidature for permanent membership of the UN Security 
Council. Several countries-permanent members as well 
as others-have expressed support for India's candidature 
either in the UN or in the context of bilateral exchanges. 
Such support is expressed in different forums and forms 
and it is, therefore, difficult to give a definitive number 
on countries which have specifically supported India. 

Any expansion of the UN Security Council would 
require support of two·thirds of the members of the UN 
including that of all permanent members of the UN 
Security Council. 

Funds for Telecom Network In Ort ... 

1059. SHRI B. MAHTAB: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) the amount allocated for development of 
telecommunications network in Orissa during the last three 
years; 

(b) whether the development works have been 
completed as per the targets set in the State; 

(c) if 10. the expenditure incurred on the development 
works, work·wIae during the last three years and till date; 
and 

(d) the number of new telephone connections allotted 
in the State during the last three years and till date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) The amount allocated for 
the development of telecommunication nelWt'rl( in Orlas. 
for the year 2001·02, 2002·03 and 2003-04 Is 427.16, 
232.14 and 180.51 crore respectively. 

(b) Yes, Sir. 

(c) The expenditure incurred on the development 
works during the last three years is. 2001·02, 2002·03, 
2003·04 and in ament year (upto 31.12.2004) is 408.34. 
361.06, 151.34 and 33.91 erore respectively. 

(d) The number of new telephone connections 
provided in the State during the last three years i.t1. 2001-
02, 2002-03 and 2003·04 was 5,79,366 and that during 
2004-05 (upto 31.1.2005 was 2,99,331 (this figure does 
not include number of mobile telephones added in 2004-
05). 

{TmnslstionJ 

Violation of Code of Conduct 

1060. DR. DHIRENDRA AGARWAL: 
SHRI TUKARAM GANPATRAO RENGE 

PATIL: 

WHI the PRIME MINISTER be pleuecl to state: 

(a> the number of civil servants found guilty of 
violating the code of eonduct during the last three years; 
and 
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(b) the procedure laid down for taking action against 
such civil servants? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI): 
(a) and (b) The term "civil servants· include all 
Government employees of all ranks belonging to AIS, 
CCS and the employees of various State Governments, 
autonomous bodies etc. They are governed by different 
set of rules of Code of Conduct depending upon the 
service to which they belong. The procedure to deal with 
the violations of the Code of Conduct by the civil servants 
is also laid down in the respective disciplinary rules of 
the service to which they belong. Various disciplinary 
authorities are responsible for implementing the code of 
conduct. The information relating to the number of civil 
servants guilty of code of conduct, therefore, Is not 
centrally maintained at one place. 

[English] 

Problem In VM Medical College 

1061. SHRI BACHI SINGH RAWAT "BACHDA": Will 
the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether the Government is aware of the students, 
apprehension due to absence of basic facilities Including 
acute shortage of teaching staff, ill-equipped library and 
inadequate hostel facilities in Yardman Mahavir Medical 
College in Safdarjung Hos;:.ital as reported in the Times 
of India dated February 1, 2005; 

(b) if so, the facts of the matter reported therein; 
and 

(c) the steps taken/proposed to be taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) The Vardhman Mahavir Medical 
College and Safdarjung Hospital has been established by 
the Central Government as per the provisions of the 
Indian Medical Council Act, 1956. The permission is 
renewed on annual basis for admission of fresh batch of 
Students. This process would continue until the college 
becomes due for grant of recognition for which inspection 
is conducted at the time when the first batch of students 

admitted in the college appears in.heir final year 
examination, ie. sometime in the middle of the year 2006. 
The grant of recognition would be subject to fulfillment of 
all the requisite facilities in terms of infrastructure, teaching 
and non-teaching staff etc. The Government have already 
initiated the necessary steps for creations of all the 
requisite facilities in the college. 

Hypertension Threat 

1062. SHRI ADHALRAO PATIL SHIVAJIRAO: Will 
the Minister of HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether the Government Is aware that an 
epidemic of hypertension threat has invited the concem 
of scientists; 

(b) whether the Government Is of the opinion that 
there is a need to accord priority to the prevention, 
detection and treatment of high blood pressure; 

(c) whether the number of people suffering from 
hypertension is increasing in big cities; 

(d) whether Mumbai has been Identified as a place 
having maximum number of persons suffering from 
hypertension; and 

(e) if so, the steps being taken by the Government 
to combat it? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (e) According to Indian Council of 
Medical Research, epidemiologic studies on hypertension 
carried out in the country from 1960 onwards have 
reported that the prevalence of hypertension has an 
increasing trend over a period of time. The prevalence of 
hypertension was approximately 23% of the population 
with urban prevalence rates of 25-30% and rural 
prevalence rates 10-15% in the year 2000 A.D. The cross 
sectional studies carried out in different cities show an 
increasing trend in number of people suffering from 
hypertension. The study by P.C. Gupta el aI. of a large 
cohort in Mumbai, has revealed that the prevalence of 
hypertension was around 48% in the age of group of 35 
years and above. Since hypertension Is related to life 
style practices, the government', is creating health 
awareness amongst the people through the media 
including electronic media. 
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(Translation} 

Damage to NatIonal Highways 

1063. SHRIMATI ANURADHA CHOUDHARY: 
SHRI MUNSHI RAM: 
SHRI NARENDRA KUMAR KUSHWAHA: 
SHRI UDAY SINGH: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) the estimated loss suffered on account of the 
damage to the National Highways connecting the T8unami 
his States in the country a8 reported in the Dainilr.Mgs1llf1 
dated January 6, 2005; 

(b) the total length of road in Kilometres damaged In 
these States; 

(c) whether the repair work of these roads has been 
completed; 

(d) whether cases of damages to the culverts over 
the roads and over-bridges have also been reported; 

(e) if so, the total number of the culverts damaged; 

(f) the names of the States in which the maximum 
number of roads, culverts and overbridges have been 
damaged; 

(g) whether the Government has constructed 
alternative culverts and over-bridges for movement in such 
areas; and 

(h) if so, the time by when construction and repair of 
culverts is likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD AND TRANSPORT AND HIGHWAYS 
(SHRI K.H. MUNIYAPPA): (a) The estimated cost of 
restoration of damages to National Highways caused due 
to Tsunami attack is Rs. 35.90 crore. 

(b) 242 km. length of National Highways has been 
damaged. 

(c) Repair works on the National Highways have been 
taken up in a phased manner. 

(d) and (e) Damages to 7 bridges and culverts have 
been reported. No damage to over-bridges has been 
reported. 

(f) Damages to National Highways have been reported 
from the following States: 

(I) Andaman & Nicobar 181anda; 

(ii) Tamil Nadu, 

(Iii) Andhra Pradesh, 

(iv) Pondicherry. 

(g) Bailey bridge has been In8talled on Araaalar 
Bridge on NH-45A in Pondicherry. 

(h) Reconstruction of seven damaged bridges and 
culverts on National Highways would take about two years. 

{English} 

Two Child Norm for Panchayat Polls 

1064. SHRI AKHllESH YADAV: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Govemment Is aware that some 
States like Haryana, Rajasthan, Andhra Pradesh, Madhya 
Pradesh and Orissa have adopted the '1wo child" noon 
for Panchayat polls; 

(b) whether it is a fact that 79th Constitution BMI 
introduced in the Rajya Sabha in 1992 on the 8ubject is 
pending for consideration and pasaing; and 

(c) if so, the reason8 for not taking up this Bill for 
considering and passing by the Parliament? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Yes, Sir. 

(c) The Constitution (79th Amendment BID, 1992) has 
been pending in the Parliament due to lack of consensus 
among Political Parties in favour of the Bill. 

&tabllahment of Medical Col", 

1065. SHRI JUAL ORAM: 
SHRI W. WANGYUH KONYAK: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 
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(a) the number of medical coUeoes in the country, 
State-wise; 

(b) the number of states having no medical 
colleges; 

(c) whether the Medical Council of India (MCI) has 
received any proposals from the State Govemments for 
the establishment of Medical Colleges; 

(d) if so, the details thereof, State-wise; 

(e) the details of the proposals pending with the MCI; 
and 

(f) the time by which the proposals are likely to be 
approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) Information is given in enclosed statement. 

(b) The states of Arunachal Pradesh, Meghalaya, 
Mizoram, Nagaland and Tripura are having no medical 
College, 

(c) to (e) Proposals have been received from the 
following State Governments: 

1. Karnataka-For opening new medical college at 
Raichur, Hassan, Mandya, Belgaum and Bldar, 
received within the stipulated time have been 
forwarded to Medical Council of India (MCI) 
evaluation. 

2. Tamil Nadu-For Opening new medical college 
at Theni and Vellore. 

3. Tripura-For op.~ing new medical college at 
Agartala. 

(f) On the recommendations of the Medical Council 
of India, Letter of Internet have already been issued by 
the Central Govemment for establishment of new medical 
colleges at Thenl. Vellore and Agartala with Intake of 
100 students each. Clearance of remaining proposals 
depend on availability of infrastructural fac4litles as per 
the prescribed norms and recommendations of the MCI 
thereon. 

Numb6r of ~ ~ In 1M Countfy 
sr.ftl-wistJ M on 4. 3.2005 

SI.No, Name of the State Number of 
Medical Colleges 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

Andhra Pradesh 

Assam 

Bihar 

Chandigarh 

Chhattisgarh 

Delhi 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

J.ammu and Kashmir 

Jharkhand 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Orissa 

Pondlcherry 

Punjab 

Rajasthan 

22. Sikklm 

23. 

24. 

25. 

26. 

Tamil Nadu 

Uttar Pradesh 

Uttaranchal 

west Bengal 

Total 

27 

3 

8 

2 

5 

1 

14 

3 

2 

4 

3 

31 

14 

7 

38 

3 

5 

6 

8 

19 

12 

2 

9 

229 
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(Tmnsillflon} 

GO Project 

1066. SHRI JAI PRAKASH (MOHANLAL GANJ): 
SHRI S.K. KHARVENTHAN: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether the Government has decided to make 
any changes in the decisions taken by the previous 
Government with regard to the construction work under 
the Golden Quadrilateral Road Project and the 
construction of the North-South, East-West corridors or 
make some modifications in the targets fixed for the same; 

(b) if so, the details thereof; 

(c) whether the Government has decided to 
reorganise the National Highways Authority In this context; 
and 

(d) if so, details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) No, Sir. 

(b) Does not arise. 

(c) No Sir. 

(d) Does not arise. 

Waiting List In Uttar Pradeah 

1067. SHRI MOHO. TAHIR: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) the year of the registration upto which telephone 
connections have been provided to the applicants enlisted 
in the waiting list in the State of Uttar Pradesh; 

(b) the year of registration upto which waiting list 
has been cleared in Sultan pur district of Uttar Pradesh; 

(c) the number of applicants enlisted in the waiting 
list of the above district till date; 

(d) the time by which telephone connections would 
be made available to the remaining applications in the 
waiting list: and 

(e) the reuons for delay? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) In Uttar Pradesh clearance 
of waiting list Is upto date wherever feasible. However, In 
some rural areas the oldest waiting list is with effect 
from 1999 onwards. 

(b) In Sultanpur DIstrict of Uttar Pradesh wailing list 
has been cleared upto February, 2005 In urban areas, 
and in rural areas where connections are planned on 
WLL, Waiting List has been cleared upto 29.12.1999 on 
customer's acceptance of WLL phones. 

(c) No. of applicants enlisted in the waiting list in 
Sultanpur District is 5303 as on 31.1.2005. 

(d) This Waiting List in Sultanpur is planned to be 
cleared progressively by March, 2007. 

(e) A8 the waiting list Is due to ecattered demand 
and economically unvlable, the WLL equipment Is planned 
to cover these areas over a pet10d of time progreaslvely 
by BSNL. 

[English} 

Study on Gerlatrtc Problem 

1068. SHRIMATI D. PURANDESWARI: Will the 
Minister of HEALTH AND FAMIL V WELFARE be pleased 
to state: 

(a) whether a WHO-Sponsored study conducted by 
Doctors of Maulana Azad Medical College, Delhi, on the 
geriatric problem has revealed the high Incidence of 
diabetes, hypertension and heart trouble among old 
people; 

(b) if so, the detaiis thereof; and 

(c) the preventive steps taken/proposed to be taken 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) The Govemment of India-WHO 
Collaborative Programme has carried out 8 study In 10 
sites in India, including Deihl, to Identify the health 
problems of the elderly. The Delhi site study was carried 
out by Maulana Azad Medical College. The study Indcates 
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that for 60 years and above, the· average prevalence of 
diabetes was 19%, heart diseases 30.3% and 
hypertension 15.6%. Since these diseases are related to 
life style practices, the government is creating health 
awareness amongst the people through the media 
including electronic media. 

Nur.lng College. 

1069. SHRIMATI MANEKA GANDHI: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether approval has been given to any Nursing 
Colleges during the last two years; and 

(b) if so, the details thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) According to the information 
available from the Indian Nursing Council, 200 institutions 
were approved by them for starting Graduate Nursing 
Courses during last two years. The number of institutions 
approved, State-wise, is given in the enclosed statement. 

Stlllsm.nf 

List of Nursing Colleges approved by Indian Nursing 
Council dun'ng IhtI IIIst two yttIIrs 

SI.No. Slate 

2 

1 . Andhra Pradesh 

2. Chhattisgarh 

3. Delhi 

4. Gujarat 

5. Haryana 

6. Karnataka 

7. Kerala 

8. Madhya Pradesh 

9. Maharashtra 

10. Orissa 

11. Pondicherry 

Number of Institutions 

3 

41 

4 

2 

2 

102 

6 

11 

3 

,3 

5 

• 

2 

12. Punjab 

13. Rajasthan 

14. Tamil Nadu 

15. Uttar Pradesh 

16. Uttaranchal 

17. West Bengal 

World Bankl Study 

3 

8 

7 

2 

1 

1 

1070. SHRI IQBAL AHMED SARADGI: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to state: 

(a) whether the recent study on soci.1 progress and 
outlook made by the World Banks shows that health 
indicators in India have not exactly improved and shows 
a mixed oag to results; 

(b) if 80, the reasons therefor as mentioned In the 
study; and 

(c) the main steps being considered to improve the 
health programmes as suggested by the study? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) According to recent study on social 
progress and outlook made by the World Bank, there 
has been a progressive improvement in certain health 
indicators, viz., life expectancy at birth, infant mortality 
rate (IMR) and malnourished children, over last two 
decades. However, there is a slight downward trend in 
health indicators like maternal mortality rate (MMR) and 
prevalence of HIV. The Report has, however, qualified 
that there are problems with the data for the indicator on 
MMR in some of the largest States that raised questions 
regarding data at the national level. The report of the 
National Family Health Survey-II also acknowledges that 
the difference in the estimates of MMR of NFHS-I and 
NFHS-II is not statistically significant due to various 
reasons such as large sampling errors etc. The Sample 
Registration System (SRS) of the Registrar General of 
India have estimated the MMR for the country as 407 
per 1,00,000 live births in 1998 which is the ,arne period 
when NFHS-II have estimated the MMR as 540 per 
1,00,000 live births. It is thus not correct to say that the 
maternal mortality rate has worsened. 
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It is true that the estimated number of HIV infections 
in the country has risen from 3.5 million infections in 
1998 to 5.1 million infections in 2003. Reasons for rise 
in HIV positive persons are .Iow awareness of people 
about HIVIAIDS in the country especially rural and female 
partners in the highly vulnerable states; high proportion 
of migrant population; Inadequate safe sex practices; and 
large number of vulnerable population. 

(c) In order to accelerate decline of Matemal Mortality 
Rate, proviSion has been made for upgrading Primary 
Health Centres for providing 24-hour delivery services, 
operationalising the First Referral units for providing 
Emergency Obsteric Care and training the health staff for 
providing Skilled Birth Attendance at delivery, under the 
Second Phase of Reproductive & Child Health 
Programme. 

In order to prevent and control the spread of HIV/ 
AIDS in India, Government has launched a comprehensive 
National AIDS Control Programme, currently under 
implementation throughout the country as a centrally 
sponsored scheme with following components: 

• Preventive interventions for high-risk populations 
through targeted interventions adopting a multi-
pronged strategy including peer counseling and 
behaviour change; 

• Preventive interventions for the general 
population through programmes for blood safety, 
voluntary counseling and testing services, 
Prevention of Parent of Child, Transmission 
(PPTCT), Information Education and 
Communication (IEC); 

• Provision of low cost care and support services 
by providing community care services, treatment 
of opportunistic infections and prevention of 
occupational exposure; 

• Collaborative efforts to promote Inter-sectoral 
programme activities including workplace 
interventions and public private partnerships; 

• Building technical and managerial capacities for 
programme implementation through surveillance, 
training, monitoring and evaluation, technical 
resource groups, operational research and 
programme management. 

Commltt_ on Organ Donation 

1071. SHRI DALPAT SINGH PARSTE: 
SHRI CHANDRABHAN SINGH: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether any high level committee was set up to 
submit its report regarding the exploitation of the poor in 
organ donation; 

(b) if so, the details regarding Its composition and 
functions along with the time frame to submit Its report 
to the Govemment; 

(c) the details regarding Its recommendations; and 

(d) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) A Committee has been constituted by the 
Hon'ble Delhi High Court (as per the judgement dated 
6.9.2004 in W.P. No. 81312004) to review the proviSions 
of the Transplantation of Human Organs Act, 1994 and 
the Transplantation of Human Organs Rule., 1995. 

(b) The details of composition of the Committee and 
terms of reference are enclosed as statement. The time 
limit initially set by the Hon'bla Delhi High Court for 
submission of the report by the said Committe. was upto 
5.1.2005. The Hon'bla Delhi High Court has since granted 
extension of time limit upto 30.4.2005 to the Committee 
to submit its report. 

(c) The recommendations of the said Committee are 
awaited. 

(d) Does not arise. 

Composition of the Commiltstl 

The Composition of the Committee Is as follows: 

1. Dr. S.Y. Quaraishl, Add!. Secretary & DG, 
National AIDS Control Organisation (Nominee of 
Secretary (Health) and Convenor) 

2. Prof. S.N Mehta, Head of Department, Surgery 
Department, AIIMs-(Member). 
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3. Dr. Harah Johri. Renal Surgeon. Sir Ganga Ram 
Hospital. Delhi-{Member) 

4. Secretary. Indian Medical Association, I.P. Estate, 
New Delhi-{Member). 

5. Sr. Sanjay Jain, Advocate, Chamber No. 488, 
New Chambers Block. Delhi High Court. New 
Delhi-{Member). 

6. Dr. V.K. Arora, Add!. DG-(Member Secretary) 

Tenns of reference of the Committee 

1. Based on the data available on the 
transplantation of organs and the working of the 
Authorisation Committees, the Committee to 
examine and make its recommendations on the 
composition of Authorisation Committees and 
changes, if any, required to ensure timely 
permissions. 

2. Whether the jurisdiction of the Authorisation 
Committees should be enlarged by bringing 
within its ambit the process of certifying a "near 
relative" or the task be assigned to another 
designated authority? 

3. Review the provisions of the Act and Rules 
based on the experience of transplantation of 
organs as carried out and the difficulties arising 
due to the bottlenecks faced in the said proceas. 
The Committee to examine in particular 
provisions of Section 9 and requirement of 
carrying out the tests prescribed In Rule 4, 
certification in Form-3 to review the definition of 
"near relative" and make its recommendations 
in the light of the observations made. 

4. Examine and specify the organs for 
transplantation of which the tests prescribed in 
Rule 4 (1) (c) to establish the factum of being 
"near relative" . need not be carried out when 
other evidence is available. 

5. Examine the feasibility of establishing and setting 
up Organ Procurement Organizations with data 
bank to 'acilitate the dissemination of information 
on availability of organs for transplantation to 
encourage organ donation especially from 
cavaders, cases of brain stem deaths and other 
deceased persons, who had authorized removal 
of organs upto demise.' 

6. Examine the feasibility of creation of a fund, the 
corpus to be provided partly come from the 
Union of India and partly by levying a fixed 
charge on the total bill of the hospital for 
transplantation andlor public donations, for 
proviclng social incentives to a donor. 

7. Examine and recommend ways and means to 
give such Incentives, including but not limited to 
help and aid any preferred health care, 
recognition and honour to a donor in the 
community. 

8. Examine the causes that lead to exploitation of 
poor and unaware persons in the process of 
organ donation and suggest methods to reduce, 
control and ultimately eradicate such 
malpractices. Recommend programmes for 
dissemination of correct information ethical, legal 
and devising procedure concerning organ 
donation so that a conductive atmosphere is 
generated and dlslnformation and misgivings are 
dispelled. 

9. Any other matter relevant to the subject. 

Software Technology Parka 

1072. SHRI JASHUBHAI DHANABHAI BARAD: 
SHRI THAWARCHAND. GEHLOT: 

Will the Minister of COMMUNICATIONS AND 
INFORMATION TECHNOLOGY be pleased to state: 

(a) the details of Software Technology Parks scheme; 

(b) the number of software parks established during 
the last three years and till date, State-wise and Location-
wise; 

(c) the assistance provided by the Government for 
the said purpose during the said period; 

(d) whether the Govemment proposes to set up more 
software parks during the Tenth Plan period; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) The details are given in 
the enclosed statement-I. 
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(b) and (c) The details are given In the enctosed 
statement-II. 

(d) Yes, Sir. 

(e) During the remaining period of Tenth Plan, the 
following STPI (Software .Technology Park of India) 
Centres have been ldentlfiecl : 

SJ.No. State Location 

1. Bihar Patna 

2. Goa Goa 

3. Madhya Pradesh Bhopal 

Gwallor 

4. Meghalaya Shlllong 

5. Uttar Pradesh Agra 

6. Uttaranchal Pantnagar 

7. Rajasthan Jodhpur 

8. Jammu & Kashmir Jammu 

9. West Bengal Haldia 

Siliguri 

Sohwarrl TtlChnoiogy Park (STP) SchtnntI 

Software Technology Park (STP) scheme is a 100% 
Export Oriented Scheme (100% EOU) for the development 
and export of computer software using data 
communication links or in the form of physical media 
including export of professional services. STP can be a 
virtual software development unit or can be Infrastructural 
complex set-up for providing necessary support for the 
STP units. The following are the salient features of the 
scheme: 

SI.No. State Name of Centre 2001-02 

2 3 4 

1. Andhra Pradesh Thriupati 

2. Andhra Pradesh Vljayawada 

3. Andhra Pradesh Warrangal 

1. The Software Technology Part< (STP) may be 
set up by the Central Government, State 
Government. Public or Private Sector undertaking 
or any combination thereof. A STP unit may be 
a stand-alone unit or one of the units located In 
any STP complex. 

2. STPISTP units may be eet up anywhere In India. 

3. An organization setting up a STP complex for 
development and export of Software through STP 
scheme may Import, frae of duty, the requisite 
infrastructural equlpments with no export 
obligation. 

4. STP may import without payment of duty all 
types of goods for creating a central facility for 
use by software development units In STP. The 
central facility for software development can also 
be acceaeed by units In the DT A for export of 
software. 

5. STP unit in a duty free and bonded area under 
section 65 of the Customs Act. 1962. 

6. All the imports to STP units are duty free. 

7. STP units are exempted from payment of Income 
Tax upto March 2010 under section .10A and 
10B of Income Tax Act. 

8. STP units are entitled to sell the computer 
software in Domestic Tariff Area (DTA) upto 50% 
of the software exported In value terml. 

9. The capital goods purchased from the Domestic 
Tariff Area (DTA) are entitled or the benefits 
like levy of excise duty and re-Imburument of 
Central Sat .. Tax (CST). 

10. 100% Foreign equity is permlaslble. 

11. Computer System In STP units are allowed for 
training purposes within the premleel of STP 
unit. 

(Amount Rs. In Lakha) 

2002-03 2003-04 2004-05 

5 6 7 

50.00 NIL 

so.oo NIL 

50.00 NIL 
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4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

2 

Chhattisgarh 

Himachal Pradesh 

Jharkhand 

Karnataka 

Maharashtra 

Maharashtra 

Manipur 

Orissa 

Rajasthan 

Tamilnadu 

Tamil Nadu 

Tamil Nadu 

Uttar Pradesh 

Uttar Pradesh 

Uttar Pradesh 

Uttar Pradesh 

West Bengal 

West Bengal 

West Bengal 

3 

Bhillai 

Shlmla 

Ranchi 

Mangalore 

Kolhapur 

Nasik 

Imphal 

Rourkela 

Jodhpur 

Madural 

Pondicherry 

Triuchy 

Allahabad 

Dehradhun 

Kanpur 

Lucknow 

Durgapur 

Kharagpur 

Kolkatta 

Total 

Opening of Medical Hospllals and Dispensart.s 

1073. SHRI KARUNAKARA REDDY: 
SHRIMATI KIRAN MAHESHWARI: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased 10 state: 

(a) whether the Union Government has received any 
requests from certain states especially Karnataka for 
opening of new Medical Hospitals and Medical 
Dispensaries during the last three years and the current 
year; 

(b) if so, the details thereof: State-wise; 

4 

50.00 

50.00 

50.00 

50.00 

50.00 

50.00 

50.00 

50.00 

50.00 

50.00 

50.00 

50.00 

600.00 

5 

50.00 

50.00 

50.00 

50.00 

50.00 

50.00 

450.00 

6 

50.00 

50.00 

7 

NIL 

NIL 

NIL 

NIL 

NIL 

Nil 

NfL 

NIL 

NIL 

NIL 

NIL 

NIL 

NIL 

NIL 

NIL 

NIL 

NIL 

NIL 

NIL 

(c) the total number of such HospitalsIDispensaries 
approved so far in urban and rural areas separately, State-
wise, particularly in Karnataka; 

(d) whether the work has started for their construction; 

<e> if so, the details thereof; 

(f) if not, the main reasons for the delay; 

(g) the time by which this hospitals are to become 
functional partlcularty In Karnataka;and I 

(h) the detail. of funds allocated for setting up new 
hospitals in the Tenth Five Year Plan? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (h) Health being a atale aubject under 
the Constitution of India. It is primarily for the state 
government to open new medical hospitals and medical 
dispensaries. 

Even though, the Central Government supplements 
the efforts of the state governments through its various 
National Health Programme/schemes by providing grants 
and assistance for Infrastructure Development of Health 
Sectors, the Central Govt. does not have any general 
scheme under which new medical hospital and medical 
dispensaries can be set up in the states. 

Nutritious Food and Self Employment 
Opportunhl.. to AIDS Patient. 

1074. SHRI 'SURESH KALMADI: WiU the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Government is aware that the 
National AIDS Control Organisation has a proposal to 
launch a programme to provide nutritious food and also 
self-employment opportunities to those infected with HIVI 
AIDS; and 

(b) if 50, the contribution of the Union Govemment 
in this programme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) Yes, Sir. NACO in partnership with the 
World Food Programme is developing a proposal to 
provide nutritional support to People Living with HIVIAIDS 
(PLHAs). WFP will provide technical assistance on how 
food can be integrated into livelihood opportunities. Jointly 
with NACO, WFP will Identify activities, which require 
decreased levels of energy in order to improve and 
maintain human capital through food-based programmes. 

(b) The Union Government has made no contribU~lon 
in this programme up till now aince 8 detailed proJeel 
and operational plan is being developed. 

(Translstion! 

Private Telephone Connections In Uttar Pradelh 

1075. SHRI BRAJESH PATHAK: Wiil the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) whether the consumers are preferring private 
telephone connections in Uttar Pradesh 
Telecommunications Zone (East); 

(b) If 80, the reuons therefor; 

(c) whether CCB and PCO are not wortdng properly 
particularly In Uttar Pradesh Telecommunications Zone 
(East); 

(d) if 80, the details thereof; and 

<e) the steps taken by the Union Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) No, Sir. There has 
been overwhelming response 0' the consumers towards 
Cenular Mobfle Service of Bharat Senchar Nigam ltd. 
(BSNL) in Uttar Pradesh (U.P.). BSNL launched its cellular 
mobile services in October, 2002 and within a short span 
of two years and 4 months BSNL has about 7,14,664 
cellular subscribers In UP (East) service area. Thus, BSNL 
with about 43% subscriber base has become second 
largest GSM (Global System for Mobile communication) 
based cellular service provider in U.P. (East) In January, 
2005. BSNL has further plan to augment the network 
capacity by 6.5 lakhs lines in U.P. (East) cellular service 
area In the year 2005 to ensure good quality ot serve 
and also to meet overwhelming demand of the consumers. 

(e) and (d) While most of the Coin Collection Box 
(CCB) and Public Call Offices (PCOs) provided by BSNL 
in Uttar Pradesh are functioning property, 99 .PCOs In 
U.P. (East) Telecom Circle are reported faulty mainly on 
account of damage to the underground cable due to 
ongoing road widening work of National Highway. 

(e) BSNL has already Initiated action for seeking road 
cutting permission from National Highway Authority of India 
to lay the new cable for restoration of faulty PCe.. In 
addition, action has been Initiated to procure FWTa (Fixed 
Wireless Terminals) to restore PCOs using WLL (WIreless 
in Local Loop) System. 

[English! 

Medical Seat. for PO Couree. 

1076. DR. P.P. KOYA: WUI the Minister of HEALTH 
AND FAMILY WELFARE be pleased to state: 

(a> whether the Government is aware that the poat8 
of specialists in Health Department of Lakshadweep are 
lying vacant; 
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(b) if so, the steps taken/proposed to be taken in 
this regard; 

(c) whether the Government has earmarked few seats 
for PG Courses in Government Medical Colleges for the 
students of small Union Territories/States where there is 
no medical colleges; and 

(d) if so, the details of the status of the admission 
in the medical colleges? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Out of the 10 sanctioned posts of 
specialists in Lakshadweep 3 are filled on regular basis. 
In order to man the vacant posts, specialists belonging 
to the non-teaching specialists sub-cadre of CHS are 
being posted at Lakshadweep on rotation basis for 
90 days each. 16 specialists belonging to various 
specialities i. e. Gynaecology, Paediatrica, Anaesthesia, 
Orthopaedics and Surgery have been deputed so far. 
Necessary steps to fill up vacant posts on regular basis 
have also been initiated. 

(c) and (d) The Government has not earmarked any 
seats for PG Courses in Govt. Medical Colleges for 
students of small Union Territories/States where there Is 
no medical college. 

Formation of Sub.ldlary Comp.InY 

1077. SHRI ANANDRAO VITHOBA ADSUL: WRI the 
Minister of COMMUNICATIONS AND INFORMATION 
TECHNOLOGY be pleased to state: 

(a) whether the MTNL has formed any subsidiary 
company; 

(b) if so, the details thereof alongwith the status of 
that company and the reasons for its establiahment; 

(c) the number of employees working in the said 
company; and 

(d) the profit made by the company since its 
inception? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) and (b) Yes, Sir. Two 
subsidiary companies namely Mahanagar Telephone 
Mauritius Limited (MTML) and Mi~nnium Telecom Limited 
(MTL) have been formed. The details are 88 foHows: 

MTML : It is wholly owned subsidiary company of 
MTNL registered in Mauritius on 14-11·2003 to 
provide basic and mobile services In accordance with 
terms and conditions of license awarded by Govt. of 
Mauritius. It has authorized and paid up capital of 
Rs. 100 crores and Rs.· 50 cror~ respectively. The 
services rollout is scheduled to start in phased 
manner w.e.f. mid 2005. 

MTL: It Is also wholly owned lubsidiary of MTNL 
incorporated on 17.2.2000. The company has 
obtained category AlISP (Internet Service Provider) 
license from the DOT for prOviding Internet services 
throughout India. 

(c) The MTML has a total of nine (9) employees on 
deputation from MTNL. The MTL, has Its no full time 
employee but four employees of MTNL are looking after 
statutory activities as an additional charge. 

(d) MTML : Services are yet to start. 

MTL: Profit eamed since Its inCeption Is as follows: 

Year 

2001-02 

2002-03 

2003-04 

Profit (Rs. in lacs) 

(-) 19.52 

93.04 

91.38 

UNFDA Programme. on Population Stablllution 

1078. SHRI LAKSHMAN SINGH: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Union Nations Framework for 
Development Assistance (UNFDA) programmes on 
population stabilization are being delayed; and 

(b) if so, the reasons therefor and the reaction of 
the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) The United National Population 
Fund (UNFPA) has been assisting the Government of 
India In their national efforts on population stabilization 
since 1974 through its five-year Country Programmes. 
There was a delay of about two yeaf'8 in starting the 
process of implementation of the 5th Country Programme 
(1997-2002) due to procedural requl~nts. 

However, the current UNFPA 6th Country Progamme 
(2003-07) came into Implementation Immediately after the 
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approval of the cabinet Committee on Economic Affairs, 
in June, 2003. 

Small Industrle. Service Institutes 

1079. SHRI SANAT KUMAR MANDAL: Wltl the 
Ministef of AGRO AND RURAL INDUSTRIES be pleased 
to state: 

(a) the number of Small Industries Service Institutes 
set up in the country so far and especially in West Bengal; 

(b) whether the Students who undergo training in 
these institutes gain employment through campus 
interview, etc.; and 

(c) if so, the details thereof and the number of 
students who got employment after completing their 
courses in these Service Institutes, State-wise? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINISTER OF RURAL INDUSTRIES (SHRI 
MAHAVIR PRASAD): (a) Thirty Small Industries Service 
Institutes (SISls) and 28 Branch Small Industries Service 
Institutes (Br. SISls) have been set up in the country. 
Out of these, SISI, Kolkata and Br. SISI, Birbhum, Siliguri 
and Durgapur are situated in West Bengal; 

(b) The SISls conduct Entrepreneurship Development 
Programmes, Management Development Programmes, 
Skill Development Programmes, etc., for educated 
unemployed youth and potential SSI entrepreneurs with 
a view to equipping the trainees to set up self-employment 
enterprises. The question of campus interview of such 
trainees for their employment in other enterprises thus 
does not arise. 

(c) The State-wise details of the training programmes 
conducted by the SISls during 2004-05 (upto 31st 
January, 2005) are given in the enclosed statement. 

Stale-wise detsils of training programmss 

SI.No. StatelUTs No. of training 
programmes 

conducted by 
SISls during 

2004-05 
(till 31 st January, 

2005) 

2 3 

1. Andhra Pradesh 30 

2. Assam, Arunachal Pradesh & 19 
Meghalaya 

2 3 

3. Bihar 35 

4. Chhattlsgarh 17 

5. Deihl 21 

6. Goa 4 

7. Gujarat, Dadra & Nagar Havell 16 

8. Haryana 31 

9. Himachal Pradesh 9 

10. Jammu & Kashmir 5 

11. Jhartchand 18 

12. Kamataka 23 

13. Kerala, Lakshadweep 16 

14. Madhya Pradesh 23 

15. Maharashtra 52 

16. Manipur, Nag_land 17 

17. Orissa 27 

18. Punjab 22 

19. Rajasthan 21 

20. Slkklm 7 

21. Tamil Nadu 49 

22. Trlpura, Mlzoram 11 

23. Unar Pradesh 83 

24. UHaranchal 28 

25. West Bengal, A&N I.landa 45 

Lacunae In Developmental Prolects 

1080. SHRI AJIT JOGI: Will the PRIME MINISTER 
be pleased to state: 

(a) whether major lacunae have been noticed in the 
present system of approval and implementation of 
developmental projects; 

(b) If 80, the detaiI8 thereof; 

(c) whether the Government haa decided to bring in 
major changes in the p .... nt system after removing the 
said lacunae; and 



1047 Written Answers MARCH 9, 2005 10 QUtNJIions 1048 

(d) if so, the time by which it is likely to be 
implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) No, Sir. 

(b) to (d) Does not arise. 

Court's Directives on Admission ot Poor Patlenta 

1081. SHRI RAMDAS ATHAWALE: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether the Delhi High Court had issued any 
directives on November 14, 2002 .regarding admission of 
20 por cent poor patients in hospitals; 

(b) if so, the details thereof; 

(c) the details of the hospitals complying with the 
directives and those not complying with the directives; 
and 

(d) the action taken/proposed to be taken by the 
Government against the hospitals not complying with the 
Court's directives? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (d) The Land & Development Office, 
Ministry of Urban Development has informed that the Deihl 
Hiqh Court vide their order dated 15,11,2002 directed the 
Government of India and the Government of NCT of Delhi 
to appoint a Joint Committee to go into the records of 
the hospitals so that they are able to know as to how 
many patients were treated free of cost in accordance 
with the stipulations contained in the letters of allotment 
of land to them. 

Out of the land allotted for hospitals by the Land & 
Development Office, the condition of free beds was 
imposed In case of two hospitals namely VIMHANS & 
Veerawali International Hospital. The VIMHANS has not 
been complying with the conditions of free treatment and 
the allotment of land in favour of VIMHANS has been 
cancelled against which the VIMHANS submitted a 
representation for reconsideration of the matter. 

The Delhi Development Authority has intoRned that 
the Committee headed by Secretary, Urb-, Development, 
pOinted out names of 1 0 hospitals found violating terms 
and conditions of allotment which were allotted land by 

Delhi Development Authority. Subsequently, Delhi 
Development Authority issued show cause noticea to all 
the ten hospitals and their replies were sent to Directorate 
of Health, Government of NCT of Delhi for detailed 
examination as the sponsoring department Is responsible 
for monitoring day-to-day conduct of the hospitals. The 
matter is sub judice, 

{English} 

Task Force on Tsunami 

1082. SHRI RAYAPATI SAMBAS IVA RAO: Will the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
state: 

(a) whether the Society of Indian Ocean Studies has 
called upon the Govemment to institute a high power 
Task Force to coordinate a study on all aspects relating 
to Tsunami in the Indian Ocean; 

(b) if so, the details thereof; and 

(c) the time by when a final decision In this regard 
is likely to be taken? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SISAL): (a) and (b) Yes 
Sir, SOCiety of Indian Ocean Studies in association with 
Vastu Kala Academy organized a seminar on Tsunami 
Disaster. The resolution issued subsequently calls upon 
the Government to institute a high power task force to 
carry out a systematic and coordinated study of TsunamI. 

(c) Concerned agencies of the Government have 
already initiated studies covering various aspects relating 
to Tsunamis in the Indian Ocean. Since the studies are 
underway a high powered task force to coordinate the 
studies is not required at this stage. 

No Second ACP to Government Employees 

1083. SHRI M. SHIVANNA: Will the PRIME 
MINISTER be pleased to state: 

(a) whether the Government is aWare that Second 
Assured Career Progression (ACP) has not been given 
to the Government Employees as p~r the Fifth Pay 
Commission recommendations; 
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(b) jf so, the details and the reasons therefor; 

(c) whether the Government Is also aware that rules 
regarding ACP are not being followed by the Ministriesl 
Departments in letter and spirit; and 

(d) if so the action taken proposed to be taken in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS 
AND MINISTER OF STATE IN THE MINISTRY OF 
PARLIAMENTARY AFFAIRS (SHRI SURESH PACHAURI): 
(a) and (b) The ACP Scheme introduced by the 
Government allows for grants of second. financial 
upgradation on completion of 24 years' regular service 
subject to certain conditions. 

(c) and (d) There are inbuilt checks and balances in 
the system to ensure that the ACP Scheme Is followed 
by the Ministries/Departments in letter and spirit. 

(Translation} 

Waiting List of 81m Cards In Maharashtre 

1084. SHRI DEVIDA8 PINGLE: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleased to state: 

(a) the district-wise number of persons in the country 
particularly in Maharashtra provided with the BSNL mobile 
Sim Cards; 

(b) whether there is a huge demand of these cards 
in the country; 

(c) if so, the details thereof and the reasons therefor; 

(d) the number of persons is waiting list in Nasik 
district seeking the above connections; and 

(e) the steps taken by the Govemment to clear the 
above waiting list? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) As on 31.1.2005, Bharat 
Sanchar Nigam limited (BSNl) has provided 8699352 
Cellular connections in country including Maharashtra. 
District-wise number of persons provided with the BSNL 
Mobite connections in the State of Maharashtra are given 

in the enclosed statement. The district-wise details of 
mobile connections in other states are being collected. 

(b) and (c) Due to countrywide coverage and good 
quality of service, there has been a demand of BSNl's 
mobile Service in the country as can be seen from the 
fact that capacities added are translated into subscriber 
and as on 31.1.2005, 8699352 subscribers are availing 
the service fully loading the existing capacity. 

(d) As a policy, no waiting list is being maintained 
for cellular connections particularly in a highly competitive 
environment in the State of Maharashtra including Naslk 
district. 

(e) Does not arise in view 01 (d) above. 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

Oistrict-wi$8 Information of CBllulsr 
Connsctions in MIlIMlUhtl7l 

Name of the District Total Connections 

2 3 

Ahmednagar 29050 

Akola 9499 

Washim 1396 

Amravati 9837 

Aurangabad 21824 

Beed 10206 

Bhandara 4036 

Gondia 5004 

Buldhana 7990 

Chandraur 9780 

Dhule 9354 

Nandurbar 1841 

Gadchiroll 3602 

North goa 19268 

South Goa 24929 

Jalgaon 17435 
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2 3 

17. Jalna 8083 

18. Kalyan 61288 

19. Kolhapur 33935 

20. Latllr 12500 

21. Nagpur 46478 

22. Nanded 13565 

23. Nasik 43449 

24. Osmanabad 8431 

25. Parbhani 7205 

26. Hingoli 2045 

27. Pune 157465 

28. Raigad 16331 

29. Ratnaglri 12801 

30. Sangli 15550 

31. Satara 13670 

32. Sindhudurg 11394 

33. Solapur 21934 

34. Wardha 9027 

35. Yeotmal 10075 

Total 690277 

(English} 

PackagaiGrant to Stat •• 

1085. DR. ARUN KUMAR SARMA: Will the PRIME 
MINISTER be pleased to state: 

(a) the details of special programmes, financial 
package and incentives granted to State Governments 
as announced by Prime Minister while visiting various 
States during July and November, 2004; 

(b) whether the Government isPOntemplating to 
launch an unorthodox scheme for generating self-
employment avenues in Border State and special package 

for Tea Industry .. pubUahed In SMlintJl, November 30, 
2004 captioned uself employment: central plan on anvil" 
Guwahati edition; and 

(c) if so, the facts of the matter reported therein? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) Details of 
special programmes, financial package and incentives 
granted to State Govemments following announcement 
of such packages by the Prime Minister during his visit 
to the States during July and November, 2004 are as 
under: 

(i) Special Plan Assistance of Rs. 22 crore and 
one-time Additional Central Assistance of Rs. 
218 crores have been allocated to the State of 
Assam during the Annual Plan 2004-05. 

(ii) Special Plan Assistance of Rs. 40 crores and 
Additional Central Assistance of Rs. 200 crores 
have been allocated to the State of Manipur for 
their reconstruction plan for Annual Plan 2004-
05. 

(iii) Special Plan Assistance of Rs. 1,250 crores and 
Additional Central Assistance of Rs. 300 crores 
have been allocated to the state of Jammu & 
Kashmir for their re-construction plan for Annual 
Plan 2004-05. 

(b) No, Sir. 

(c) Does not arise. 

Four laning of National Highway. 

1086. SHRi DUSHYANT SINGH: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the total KMs of National Highways proposed for 
four laning under the Pradhan Mantri Sharat Jodo 
ParlyoJana; 

(b) the target set for the completion of the four laning 
work; and 

(e) the details of the National Highways identified for 
four laning, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) Pradhan Mantrl Sharat 
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Jodo Pariyojana has been renamed as National Highways 
Development Project (NHDP) Phase III. About 10,000 km. 
of existing National Highways are proposed to be four-
ianed in\ 2 phases under NHDP Phase III. About 4,000 
km. will be four-Ianed under NHDP Phase lilA targeted 

to be completed by December 2009. The balance 
6,000 km. will be undertaken under NHDP Phase IIIB 
targeted to be completed by December 2012. 

. -,retchl 
Corridor No. 

2 

3 

4 

5 

6 

7 

B 

9 

10 

11 

12 

13 

14 

15 

16 

17 

NH No . 

2 

1A 

3 

3 

4 

4 

4A 

6 

6 

6 

6 

6 

7 

8 

80 

9 

9 

(c) The details are given in the enclosed statement. 

Strstches pmpostld to N upgfSdsd undtIr NHDP Phsss-Ilf 

Stretch/Corridor 

3 

Jalandhar-Ammsar 

Srinagar-Baramula-Uri 

Guna Bypass 

~ndore-Khalghat-MPI 

Maharashtra Border-Dhule-
Pimpalgaon-Nasik-Gonde-
Vadape (Thane) 

Neelarnangala-Bangalore 
-Hoskote-Kolar-Mudbagal 

Kalamboll-Mumbra (6 laning) 

Balgaum-Panji 

Sambalpur-Baragarh-
ChattisgarhlOrissa Border 

Aurang-Raipur 

Nagpur-Maharashtral 
Chattisgarh Border-Durg 

Nagpur-Talegaon-Amravati 

GujaratlMaharashtra Border-
Surat 

Bangalore-Hosur 

Kishangarh-Ajmer-Beawar 

Jetpur-Somnath 

Pune-Sholapur 

Hyderabad-Vijayawada-
Machhlipatnam 

Length (km) 

4 

49 

101 

14 

546 

105 

20 

153 

88 

45 

226 

148 

84 

25 

82 

127 

170 

240.5 

States involved 

Punjab 

J&K 

MP 

5 

MPlMaharaahtra 

Kamataka 

Maharashtra 

GoaIKamataka 

Orissa 

Chattisgarh 

Maharashtral 
Chattisgarh 

Maharashtra 

Gujarat 

Kamataka 

Rajasthan 

Gujarat 

Maharashtra 

Andhra Pradesh 
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2 3 4 5 

18 10 Delhi-Hissar 160 DeIhVHaryana 

19 11 Agra-Bharatpur-Jaipur-Reengus 282 UP/Rajasthan 

20 12 Bhopal-Deori-Jabalpur 297 MP 

21 12 Jaipur-Tonk 86 Rajasthan 

22 14 Beawar-Pali-Plndwara 246 Rajasthan 

23 15 Amritsar-Pathankot 101 Punjab 

24 17 Panvel-Indapur 84 Maharashtra 

25 17 MaharashtraiGoa border-Panaji- 139 Goa 
GoalKNT Border 

26 17 Kundapur-Surathkal 71 GoaiKamatakaiKerala 

27 17 Mangalore-Khozikode- 469 KamatakaiKeraia 
Eddapal'y 

28 18 Cuddapah-Mydukur-Kumool 192.5 Andhra Pradesh 

29 19 & 77 Patna-Muzzaffarpur-Sonbarsa 149 Bihar 
30 19 & 85 Gopalganj-Chapra-Hajlpur 153 Bihar 
31 21 Chandigartl-Klratpur 73 ChandigarhlPunjab 
32 22 Abala-Kalka-Shimla 168 HaryanaiPunjabl 

Himachal Pradesh 
33 24 Muradabad-Sitapur-lucknow 322 UP 
34 28A Motihari-Raxaul 67 Bihar 
35 30 Patna-Bakhtlarpur 53 Bihar 
36 31 Bakhtiarpur-Begusarai- 255 Bihar 

Khagaria-Purnea 

37 33 Bartli-Ranchi-Jamshedpur 265 Jharkhand 
38 35 Barasat-Bangaon 60 West Bengal 
39 36, 39 Doboka-Dimapur 124 Assam, Nagaland 
40 31, 52 & Baihata Chariali (on EW corridor)- 345 Assam/Arunachal 52A Itanagar Pradesh 
41 39 Kohima-Imphal 140 NalgalandIManipur 
42 43 Kumud-Dhamtarl 23 Chhattisgarh 
43 44,53 Shillong-Agartala (excluding 447 MeghalayalAasarnl 

Shillong Bypass) Trlpura 
44 45 Dindlgul-Trichy 80 Tamil Nadu 
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2 3 4 5 

45 45B Madurai-Arul'ukottai-T uticorin 144 Tamil Nadu 

46 45 Ex Dindigul-Perigulam-Theni 73 Tamil Nadu 

47 47 Cherthalai-Tiluvananthapuram- 265 KeralafT.mH N.du 
Kanyakumari 

48 48 Neelamangala-Hassan 1M Kamalaka 

49 49 Madurai·Ramnathpuram- 186 Tamil Nadu 
Rameshwaram·Ohanuskodi 

50 50 Pune-Khed 30 Maharashtra 

51 54 Siichar (on e·w corridor)-Aizawl 190 Assam/Mizoram 

52 57A Forbesganj-Jogwani 13 Bihar 

53 1, 24, Oelhi-Oehradun 280 OelhilUP/Uttaranchal 
58, 72 

54 59 Indore-Jhabua-Ahmedabad 379 MP/Gujaral 

55 66 Krishnagiri-Thiruvannamalai- 210 Tam" Nadul 
Tindivanam-Pondicherry Pondlcherry 

56 67 Nagapatnam-Thanjarur-Trichy- 180 Tamil Nadu 
Karur 

57 57'Ex Coimbatore-Mettupalayam 45 Tamil Nadu 

58 68 Salem-Ulundrupet 134 Tamil Nadu 

59 69 Obaidullaganj-Beeembekta 13 MP 

60 75 Jhansi-Khajuraho 100 MP 

61 80 Mokama-Munger 70 Bihar 

62 84 Patna-Buxar 130 BIhar 

63 86 (Ext.) Bhopal-Sanchi 40 MP 

64 91 Ghazlabad-Aligarh 106 UP 

65 200 Raipur-Simga 28 Chhattiagarh 

66 200 Chandlkhole-Duburi 39 Orissa 

67 202 Hyderabad-Yadgiri 30 AP 

68 203 Bhubaneshwar-Puri 59 Orissa 

69 205 Tirupati-Tiruthanl-Chennai 138 APlTamii Nadu 

70 215 Panlkholl-Keonjhar-Roxy 249 Orissa 

71 220 Theni-Kumll 57 Tamil Nadu 

Total 10417 
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Central Leglalatlon on Medical Admla.'on 

1087. SHRI EKNATH MAHADEO GAIKWAD: Will the 
Minister of HEALTH AND FAMILY WELFARE be pleased 
to ntate: 

(a) whether the Government is aware that there is 
no Central Legislation regarding Medical Admission; 

(b) if so, the reasons therefor; 

(c) whether the Government has received any 
propos~;.; from the States in this regard; 

(d) if so, the decision taken by the Govemment 
thereon; and 

(e) the time by which the Legislation is likely to be 
brought in? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (e\ There is no Central Legislation at 
present with regard to admissions in courses of medicine. 
Presently, the policy with regard to admission in medical 
institutions, other than those under the control of the 
Central Governments, is determined by the respective 
State Governments. Further, the Hon'ble Supreme Court 
of India has issued various directions with regard to 
admissions and charging of fee in the medical Institutions, 
contained in its judgments dated 31.10.2002 in the T.M.A. 
Pai Foundation case and dated 14.8.2003 in the case of 
Islamic Academy of Education. 

Pursuant to the directions of the Hon'ble Supreme 
Court dated 31.10.2002 in the T.M.A. Pai Foundation case 
the Central Government had issued broad policy 
guidelines dated 14.5.2003 to the State Governments and 
the Universities in the matter of admission and charging 
of fee by the private unaided medical and dental 
institutions. The Central Government has also decided to 
frame an appropriate legislation in this regard after eliciting 
the views of the concerned Departments and the 
stakeholders including the State Governments. 

{Translation} 

Verification for Prepaid Connection. 

1088. SHRI BALESHWAR YADAV: W~I the Minister 
of COMMUNICATIONS AND INFOR~TION reCHNOLOGY 
be pleased to state: 

(a) whether telecom companies are not carrying out 
proper verification before providing prepaid connections 
to the customers; and 

(b) if so, the action being taken by the Government 
against such mobile service providers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. Such instances 
have come to the notice of the Department of 
Telecommunications. 

(b) Instructions regarding proper verifications of the 
bonafides and addresses of the customers before 
providing mobile telephone connections have been 
reiterated. Action also has been taken within the 
framework of terms and conditions of the Licence 
Agreement. 

[English} 

Laboratorle. for Testing of aacterla 

1089. SHRI ADHIR CHOWDHURY: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether various laboratories set up by the 
Government to test bacteria etc. are ill-equipped to 
produce quick and accurate analysis; 

(b) if so, the details thereof, State-wise; 

(c) whether such labs are functioning below the 
international specifications and are unable to give correct 
and prompt results; and 

(d) If so, the steps the Government proposes to take 
in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (d) Laboratories under the Central 
Government are well equipped to test bacteria etc. and 
to produce quality results. State Govt. laboratories are 
also strengthened under various disease control 
programmes. Under National Surveillane" Programme on 
Communicable Diseases (NCPCD) which was initiated in 
1998 and is operational in 101 districts of different States! 
UTs., strengthening of laboratories is also taken up. In 
addition, Gov!. of Inella has launched, in a Rhased manner, 
the Integrated Disease Surveillance Project, to strengthen 
and equip all the laboratories for disease surveillance 
activity. 
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Constitution of Core Group for Tsunami Hit A ..... 

1090. SHRI ADHALRAO PATIL SHIVAJI RAO: 
SHRI BRAJA KISHORE TRIPATHY: 

Will the PRIME MINISTER be pleased to state: 

(a) whether the Planning Commission has set up a 
Core group to coordinate the reconstruction work in the 
Tsunami hit areas and also explore areas where extemal 
assistance was desirable; 

(b) if so, the details thereof; 

(c) whether the Government has approached the 
World Bank, Asian Development Bank and Japanese 
Govemment for reconstruction of devastated infrastructure 
and for developing disaster prevention and management 
system for the future; and 

(d) if so, the response of the foreign agencies 
thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PLANNING (SHRI M.V. RAJASEKHARAN): (a) and (b) 
Yes Sir, Planning Commission has set up a Core Group 
to monitor re-construction of Tsunami hit areas. The Group 
comprises of a Chief Coordinator as Chairman of the 
Group along with the nodal officials nominated by the 
concemed Ministries responsible for implementation of the 
Tsunami Rehabilitation Programme. The Group is 
empowered to invite experts and specialists for any 
assistance/advice. The Group has started functioning from 
January, 2005. 

(c) and (d) The Govemment of India has approached 
the World Bank, ADB and UNDP for seeking assistance 
for reconstruction and rehabilitation of the Tsunami 
affected areas. The Joint Assessment Mission (JAM) of 
World Bank, ADB andUNDP had visited Tsunami affected 
areas of Tamil Nadu, Andhra Pradesh, Kerala and 
Pondicherry during February, 2005. 

Law to Regulate ART Clinic. 

1091. SHRI KULDEEP BISHNOI: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether there is any law to regulate the 
functioning of Assisted Reproductive Technology (ARn 
clinics; 

(b) if 80, the details thereof; 

(c) if not, the reasons therefor, and 

(d) the steps taken by the Govemment to check 
unethical practices by ART clinics regarding procuring, 
storing. selUng and Indlacriminate issuing of donor ova or 
donor sperm or donor embryo? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (c) Currently, there is no Central 
Legislation to regulate the functioning of Assisted 
Reproductive Technology (ART) clinics. State Govemments 
are the appropriate authority for enacting auch laws since 
public health is a State subject as per State Uat In the 
Seventh Schedule of the Constitution. 

(d) Indian Council of Medical Research (ICMR) has 
prepared Guidelines for Accredition, Supervleion and 
Regulation of ART Clinic. in India, after detailed 
discussions and debate by expert groups of the ICMR 
and the National Academy of Medical Sciences and then 
by practitioners of ART and the general public. Guidelines 
have been examined by the Directorate General of Health 
Services and is under active consideration of the MInistry. 
These Guidelines make detailed provisions for regulating 
the functioning of ART Clinics. 

{Tl1InsI8tion/ 

Review of HIV (AIDS) Progl'llmma 

1092. SHRIMATI ANURADHA CHOUDHARY: 
SHRI NARENDRA KUMAR KUSHAWAHA: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether the Government is considering any 
scheme to get the HIV (AIDS) programme reviewed by 
any outside agency as reported in the Ruhlfiyll SshIl1'6 

dated 8.1.2005; 

(b) if so, the details of the facta reported therein and 
the reasons therefor; 

(c) whether the International Institutions have termed 
the data collected by the Govemment as not correct; 

(d) whether the Government has noticed any 
shortcomings In AIDS detection programmes at village 
and district levels in the states; 
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(e) if so, whether the Govemment has invited tenders 
for conducting AIDS detection programmes at district and 
villa,ge level; and 

(I) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) and (b) Government of India is considering 
independent assessment of National AIDS Control 
Programme with the objective to review and make overall 
assessment of all the components of the programme. 
The expression of interest has been invited from both 
external and internal agencies by an open advertisement 
so that a competent agency is selected to ensure quality 
in assessment. 

(c) No Sir. 

(d) Yes Sir. Government has noticed that AIOS 
detection programmes (Voluntary Counselling & Testing 
Centres) are not available below district level. At present, 
such facilities have been established only at all medical 
college hospitals and most of the district level hospitals 
in the country. These facilities will be extended to 
remaining 108 district ievel hospitals, all Community Health 
Centres and all Primary Health Centre level in a phased 
manner. 

(e) No Sir. 

(f) Does not arise. 

(English! 

Herbal Drug for Diabetics 

1093. SHRI AKHILESH YADAV: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether India has about 40 million diabetics; 

(b) il so, whether a Herbal drug by the name 
'Vijaysar' has been tested and recommended by the Indian 
Council of Medical Research for curing the diabetics; 

(c) if so, whether the Government proposed to 
manufacture this herbal drug; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 

LAKSHMI): (8) According to the revised estimates of 
WHO, there are 32 million diabetics in India and the 
WHO has projected that India would have the largest 
number of diabetics (80 million) In the world by 2030. 

(b) to (d) Vi/aysar (Pterocarpus marsupium) was 
evaluated for validation of efficacy in diabetics by leMA 
in multicentric clinical trials. The trial in newly diagnostic 
cases proved its efficacy in controlling the disease, Further 
multicentric trial was conducted in Chronic diabetics in 
two groups uncontrolled diabetics and those controlled 
by single orai hypoglycaemic drug, but opting for Vijaysar. 
The data generated in this regard are under analysis. 
Standardised formulation of the extract of Vljaysar for 
use in the Council's trial was prepared by ICMR's Centre 
for Advanced Research at Regional Research 
Laboratories, Jammu. The Advance centre has also 
isolated active principles from the drug some of which 
have been patented. The Council is presently on the 
process of transferring technology to the Pharma industry 
on drug from Vi/aysar. 

National Sea Waterway. 

1094. SHRI JUAL ORAM: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) whether the Government proposes to set up 
National Sea Waterways; 

(b) if so, the details thereof; 

(c) whether some major ports are to be deepened 
for the said purpose; 

(d) if so, the major ports where dredging is to be 
undertaken for the purpose; and. 

(e) the steps takenlbelng. taken to develop the 
National Sea Waterways alongwith the financial 
implications in this regard? 

THE MINiSTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.R. BAALU): (a) to (e) 
Declaration of port channets as National Sea Waterways 
in a phased manner beginning with major ports and their 
development and maintenance through Central 
Government funding is envisaged in the draft Policy for 
the Maritime Sector (Ports, Merchant Shipping and Inland 
Water Transport). 
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Capital dredging for deepening of port basins and 
channels is undertaken, by the major porte from time to 
time to keep pace with the draught requiremema of 
vessels calling at these ports. This Is a part of an on-

going process to improve port Infrastructure. 

A liet of capital dredging projectl included In the 
Tenth Plan is In the enclosed statement. 

Name of the Port 

Kolkata 

Mumbai 

Jawaharlal Nehru 

Chennai 

Cochin 

Visakhapatnam 

Kandla 

Mormugao 

Paradip 

New Mangalore 

Tuticorin 

Ennore 

Tuticorin 
(Nodal Agency) 

c.pIttII DIrKJging Projects during Tenth Plan 

Scheme 

River Regulatory Measures 

Deepening of Approach Channel to Indira Dock and New Offshore container bertha 

Deepening of Channel 

Deepening of the Dr. Ambedkar Basin and Entrance 

Capital Dredging for Vallarpadam International Container Terminal Project and LNG! 
LPG Terminal at Puthuvypeen 

(i) Deepening of Port Waterways, including slope protection (i) Strengthening the 
East Quay berths to accommodate vessels of deeper draught upto (-) 12 mtl'l. 
dredging depth of inner harbollr including dredging of harbour basin entrance channel. 

(i) Deepening & Widening of Sogal Channel 

(ii) Deepening of Approaches to Sogal Channel 

(iii) Deepening of Navigational Channel in the northem portion of Kandla Greek. 

(iv) Deepening alongside cargo Jetties by capital dredging 

(v) Deepening of navigational channel in the southem portion of Kandla Creek 

Deepening of approach channel, basin area and Berth No. 9 

Deepening of Channel 

(i) Capital Dredging for Deepening the Channel and Lagoon 

(iI) Improvement, Strengthening and Deepening of General Cargo Berths 

(i) Dredging in front of cargo berth 

(ii) Improvement of draught In Approach channel and port basin 

Deepening of the Approach Channel and Port basin to handle VLCCs and super 

cape size vessels 

Sethusamudram Ship Channel Project 

--------------------------_._-
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Contamtnatlon of Weter 

1095. SHRIMATI MANEKA GANDHI: Will the Minister 
of HEALTH AND FAMILY WELFARE be pleased to state: 

(a) wheth(;r it is a fact that Incidents of arsenic 
contamination of water are Increasingly coming to light 
since quite some time; 

(b) if so, the details thereof; 

(c) the year-wise details of incidents since 1994-95 
together with names of districtslvillages most affected; 

(d) whether any special faoility of medical treatment 
has been arranged for the victims and for elimination of 
arsenic contamination in the affected districts and villages 
of Uttar Pradesh; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (e) The Information Is not centrally 
maintained. However, the same Is being collected and 
wlH be laid on the Table of the House. 

Additional Funds for Health Scheme. 

1096. SHRr JASHUBHAI DHANABHAI BARAD: 
SHRr M. RAJA MOHAN REDDY: 

Will the Minister of HEALTH AND FAMILY WELFARE 
be pleased to state: 

(8) the detaRs of the Centrally Sponsored Heahh 
Schemes formulated and being implemented In the country 
during the last three years; 

(b) the details of achievements made in thia regard; 

(c) whether the State Government have sought 
additional funds for these health related Centrally 
sponsored Schemes; 

(d) if so, the details thereof; 

(e) the steps proposed to be taken by the Union 
Govemment in this regard; and 

(f) by when the additional funds are likely to be 
released? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMilY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) The major Centrally Sponsored Health 
SchemeslProgrammes being implemented in the country 
Include National Vector Bome Disease Control Programme 
(earlier known as National Malarta Eradication 
Programme), National Leprosy Eradication Programme, 
Nationat Programme for Control of Blindness, Revised 
National T.B. Control Programme and National AIDS 
Control Programme. 

(b) A statement on the physical achievements made 
during the last three years is enclt*ed. 

(c) to (f) The allocation of funds are made to the 
States based on their annual action plans in respect of 
individual disease control programme, their technical 
feasibility and avaUability of resources. 

Physics/ Achievemsnts made during the /6sl IhflltJ yr!1SfS 

1. National Anti Malarial Programme 

ABER 

API 

ABER: Annual Blood Examination Rate 

API: Annual Parasite Incidence 

• Provisional 

2001 

8.71 

1.96 

2002 2003* 

8.93 9.65 

1.80 1.82 
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2. National T.B. Control Prograntme 

Number of TB Cases detected 
and put on treatment 

3. National Programme for Control of Blindness 

2001-02 

11.18 

(In lakhe) 

2002-03 20030.4 

11.29 11.47 

(in lakha) 

2001-02 2002-03 2003-04 

No. of cataract operation perfonned 37.55 38.57 41.97 

4. National Leprosy EredIca1Ion Programme 

Number of cases detected, treated and discharged (in lakhs) 

2001-02 

2002-03 

2003-04 

Detected 

6.17 
4.76 

3.67 

Diacharge 

5.63 

6.71 
4.46 

5. National AIDS Control Programme: Utilization of services under various parameters are given below: 

Voluntsry Counseling end Testing CsntnJs (VCTCj-No. of petsons counsel1«f end ftI6/tK/ 

(In 1aIcha) 

2002-03 2003-04 2004-05-

Male Female Male Female Male Female 

2.55 1.87 3.25 2.68 2.62 2.50 

Blood Bllnk-No. of donoss 

2002-03 2003·04 

Male Female Male 

27.20 1.78 33.45 

Old Bridges on N.Hs. 

1097. SHRI G. KARUNAKARA REDDY: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) the total number of old bridges on national 
highways in Kamataka whose life span has expired; 

(In Iakhs) 

2004-05-

Female Male Female 

2.12 19.87 1.24 

(b) whether the Union Government proposes to widen 
the old brldgaa to reduce traHie congestion; 

(c) If 80, the detalJa thereof; 

(d) the time by which the 'Nolie: on It is likely to be 
started and completed; and 

(e) If not, the reasons therefor? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) All the bridges on National 
Highways in Karnataka are being maintained in traffic 
worthy condition. 

(b) to (e) Yes, Sir. 29 proposals for widening and 
reconstruction of the existing narrow and old bridges on 
National Highways costing Rs. 13.07 crore have been 
sanctioned during the current year, 2004-05. These works 
are under various stages of progress and are scheduled 
to be completed by June, 2006. 

[Trans/ation] 

Setting up of Industrial Unit Group/Cluster 

1098. SHRI BRAJESH PATHAK: Will the Minister of 
AGRO AND RURAL INDUSTRIES be pleased to state: 

(a) whether the Government has any scheme to set 
up industrial unit group/cluster in Uttar Pradesh; 

(b) if so, the location-wise details thereof; 

(c) the funds allocated for this purpose; and 

(d) if not, the reasons therefor? 

THE MINISTER OF SMALL SCALE INDUSTRIES 
AND MINiSTER OF RURAL iNDUSTRIES (SHRI 
MAHAVIR PRASAD): (a) to (c) Setting up small scale 
industries is an activity of individual entrepreneurs. 
However, the Central Government's Integrated 
Infrastructural Development (110) Scheme includes 
establishment of eight centres, one each in the districts 
of Unnao, Mathura, Etah, Bhadohi, Ghazlabad, Barabankl, 
Baghpat, and Chandauli in Uttar Pradesh. Central grant 
of Rs. 11.46 crore has been released for these centres. 
Further, under the Small Industry Cluster Development 
Programme of the Central Govemment, an amount of 
R.s 6.62 crore has been released for over-all development 
of the following seven clusters of small scale industries 
in Uttar Pradesh. 

SI.No. 

1. 

2. 

3. 

Work Head 

National Highways (Original) Road Works 

National Highways (Original) Bridge Works 

Build Operate Transfer (BOT) Works 

Total 

(i) Pottery industry cluster, Khurja, 

(ii) Neem project cluster, Kannauj, 

(iii) Development of low cost gas fired coupola, Agra, 

(iv) Cotton hosiery cluster, Kanpur, 

(v) Pottery cluster, Chunar, 

(vi) National programme for development of lock 
Industry (actMty mainly concentrated at Aligarh), 

(vii) National programme for development of toy 
industry (activity concentrated in NOIDA), 

(d) Does not arise. 

National Highwaya Pro)eote In Chhettlagarh 

1099. SHRI AJIT JOGI: Will the Minister of 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS be 
pleased to state: 

(a) the details of the National Highways Projects being 
Implerl'ented in Chhattisgarh; 

(b) the progress of these projects In the State; 

(c) the expenditure incurred on each of these projects 
till date; 

(d) the time by when these are likely to be completed; 

(e) whether any new national highways are being 
declared in the State; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) The details of National Highways 
Project being implemented in the State of Chhattisgarh is 
as under: 

No. of projects 

61 

13 

75 

Cost of work 
(Rs. in crore) 

109.70 

13.81 

~o.oo 

173.51 
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(b) and (c) A Statement gMng details of the progress 
and expenditure incurred for these projects is enclosed. 

(d) All these projects are likely to be completed by 
September, 2007, except for unforeseen events. 

(e) and (f) No, Sir. During February, 2004, 
Govemment has taken a decision to convert 7457 km. of 
State Roads in different states as National Highways 
including Jagadalpur-Konta Road (172 km) and Bilaspur-
Amblkapur road (223 km) in Chhattisgarh. The total length 

of National Highway network in the country presently is 
about 65,569 km and huge investments will have to be 
made to upgrade these roads to National Highways 
standarda. At present, there is a need to concentrate on 
the development of the existing National Highways instead 
of further expansion of the network. Considering the extent 
of investment required for upgrading the Highways already 
declared National Highways and their maintenance, it is 
not feasible to declare more roads as National highways 
at present. 

National Hig/IWIIYS Pr0jsct6 In CllhaItisgadJ 

SI.No. NH No. 

2 

1. 43 

2. 78 

3. 200 

4. 200 

5. 12A 

6. 200 

7. 78 

8. 216 

9. 78 

Name of works 

3 

A. ROMI works 

Reconltruction of culvert in Km. 
16412 

Improvement & widening of single 
lane road to two lane road in Km. 502 
to 511 of NH-78 

Reconstruction of 16 Nos. culverts 
form km 8/10 to 77/6 of NH-200 

Const. of paved shoulder In km 117/6 
to 118110 

Widening Single lane and 
intermediate lane to two lane In Km. 
275/6 to 31712 

Widening of intermediate lane to two 
lane in Km. 37/6 to 43/2, 62, 63/6 to 
64/6 

. Widening of single lane to two lane 
in Km. 26611 0 to 271 

Widening from Km. 11 to 25 

Widening of Single lane to two lane In 
Km. 588/8 to 597 

Length 
InKm 

4 

o 

10 

o 

o 

23.75 

8.2 

5.2 

15 

9.4 

Sanctioned 
ClOSt 

(Rs. in 
crores) 

5 

0.14 

4.21 

0.38 

0.48 

2.42 

0.68 

1.9 

3.42 

2.94 

Expenditure 
liH 2105 
(As. in 
crores) 

8 

0.02 

2.77 

0.18 

o 

o 

o 

o 

o 
o 

Phyaical 
prog1888 

in % 

7 

13% 

85% 

75% 

10% 

o 

o 

o 

o 

o 
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2 3 4 5 6 7 

10. 217 Widening and raising of single lane to 5.7 3.13 0 0 
two lane from Km. 1514 to 20 

11. 200 Widening from Km. 103 to 113 and 13 1.22 0 
185 to 186 

12. 217 Plaved shoulder and side drain In 0 0.29 0 0 
Km. 9/6 to 11/6 

13. 200 Paved shoulder and side drain in Km. 0.34 0 0 
19318-10, 195/2 

14. 200 Paved shoulder and side drain In Km. 5 to 914 0 0.64 0 0 

15. 78 Protection work In Km. 417/10 to 0 0.49 0 0 
418/2, 42218 to 42316 

16 6 IRap in Km. 241-245, 261, 264 and 8 1.43 0.65 60"10 
265 of NH-6 

17. 6 IRap in Km 346 to 353 to NH-6 6 2.69 1.37 70% 

18. 6 t Rap in km 396 to 40518 of NH-6 9.8 2.36 0 0% 

19. 12A tRap in Km. 224 to 231 8 2.07 0 0% 

20. 12A tRap in Km. 232 to 23117 9.7 1.83 0 0% 

21. 16 tRap in Km. 493 to 498 6 1.16 0 0% 

22. 43 IRap in Km. 76 to 81 6 1.88 0.88 70% 

23. 43 tRap in Km. 82 to 91 10 1.88 1.62 95% 

24. 43 IRap In Km. 261 to 271 on NH-43 11 2 0.21 11% 

25. 43 IRap in Km. 279 to 287 9 2.1 0 0% 

26. 43 tRap in Km. 301 to 306 6 1.43 0 0% 

27. 43 tRap in Km. 307 to 317/8 10.8 2.25 0 0% 

28. 200 tRap in KM 1 to 912 of NH-200 8.2 2.68 1.63 90% 

29. 200 tRap in KM 116110 to 127.6 of 10.8 2.04 1.45 90% 
NH-2oo 

30. 200 tRap in KM 140 to 15018 & 176 to 13.8 2.04 0 0% 
178 of NH-200 

31. 200 tRap in KM 150110 to 16412 to NH- 14.8 1.35 0:97 100% 
200 



1077 Wriltsn AnswtlfS PHALGUNA 18, 1926 (SaG) 10 au.tIDns 1078 

2 3 4 5 6 7 

32. 200 tRap in KM 2C1114 to 216 (otd) of 9.8 1.88 1.1 55% 
NH·2oo 

33. 200 tRap in KM 217 to 226 of NH·2oo 10 1.92 0.81 80"k 

34. 200 tRap in KM 227 to 23614 to NH·200 9.4 1.31 0.8 60"/0 

35. 200 tRap in KM 24316 to 25814 of 14.8 3.42 1.72 63% 

NH·200 

36. 78 tRap In Km. 288 to 296 9 1.38 0 0% 

37. 78 tRap in Km. 297 to 303 on NH·78 7 1.46 0.66 90% 

38. 78 tRap tn Km. 314 to 321 8 1.68 0.65 60% 

39. 78 tRap In Km. 322 to 331 10 1.62 0.99 90% 

40. 78 IRap & widening in Km. 332 to 339 8 2.21 0 10% 

41. 78 IRap in Km. 340 to 346 7 1.52 0.97 90% 

42. 78 tRap In Km. 347 to 354 8 1.33 0.84 90% 

43. 78 IRap in Km. 37515 to 377/5 3 0.78 0.53 90% 

44. 78 IRap in Km. 39118 to 400 9.4 1.56 0.42 40% 

45. 78 IRap & widening in Km. 443 to 452 10 2.91 0.14 10"k 

46. 78 IRap In Km. 453 to 462 10 1.05 0 0 

47. 78 IRap in Km. 514 to 517 & 556 to 8.4 1.12 0 0 

560/4 

48. 78 IRap in Km. 543 to 555 13 1.79 0 0 

49. 78 IRap in Km. 557 to 566 10 1.55 0 0 

50. 78 IRap & widening in Km. 567 to 576 10 2.82 0 0 

51. 78 IRap in Km. 577 to 584 8 1.31 0.51 50% 

52. 78 IRap in Km. 47218 to 489/8 17.4 3.22 0 0 

53. 78 424, 427, 428 and 431 Including 9 1.88 0 0 

widening single lane to two lane from 
Km. 423 to 431 

54. 216 tRap in Km. 32 to 40 9.2 1.47 0.58 100% 

5~ .. 216 IRap in Km. 41 to 50 10 1.62 0.84 6O"k 

56. 216 IRap in Km. 51 to 66 16 2.7 0.67 63% 

57. 216 IRaP & widening in Km. 7618 to 83 7.21 1.79 0.22 30% 



1079 Wrilttln Answers MARCH 9, 2005 to 0utI6IiDns 1080 

2 3 4 5 6 7 

58. 216 IRap & widening in Km. 84 to 91/6 7.42 1.88 0 30% 

59. 217 IRap & widening in Km. 36 to 48 11 2.42 0.06 20% 

60. 217 IRap & widening in Km. 47 to 55 9 2.09 0.08 200,4 

61. 217 IRap & widening in Km. 56 to 66/6 10.45 2.16 0.07 20% 

Total A 527.63 109.7 24.21 

B. Bridge works 

1. 43 Reconstruction of H.L. Bridge In Km 2.36 1.99 85% 
1 09/1 0 on NH-43 

2. 43 Reconstruction of minor bridge in Km. 160/8 0.87 0 0 

3. 43 Reconstruction of minor bridge in Km. 190/6 0.2 0.12 600,4 

4. 43 Reconstruction of H.L. Bridge in Km 207/10 on 8 0.78 10% 
NH-43 

5. 216 Reconstruction of minor bridge in Km. 5/6 & 7/4 0.61 0.19 40% 

6. 200 Survey and Investigation of Nandghat HL Bridge 0.16 0 0 
Km. 6612-8 

7. 200 Feasibility study and detail engineering ROB at 0.11 0 0 
level crossing Km. 189/2 

8. 200 Feasibility study and detail engineering ROB at 0.11 0 0 
level crossing Km. 11412 

9. 43 Reconstruction of minor Bridge. in Km. 10512 0.45 0 0 

10. 12A Rehabilitation of existing Sheonath Brige In 0.11 0 0 
Km. 317/2-4 

11. 43 Rehabilitation of HL Bridge In Km. 13412 0.2 0 0 

12. 78 Rehabilitation of HL Bridge (Shri Nallah Bridge) 0.29 0 0 
in Km. 551/10 

13. 200 Rehabilitation of HL Bridgeover Hasdeo River In 0.34 0 0 
Km. 19312-6 

Total B 13.81 3.08 

C. Built Operate and Transfer (BOT) Work 

SI.No. NH No. Name of works Length In km Cost of Expenditure Physical 
Project Progress 
in Cr. 

1. 6 Four laning of Ralpur-Durg 26.6 50 Under BOT 33% 
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Accident. due to overtaking 

1100. SHRI RAMDAS ATHAWALE: Will the Minister 
of SHIPPING, ROAD TRANSPORT AND HIGHWA'tS be 
pleased to state: 

(a) whether the number of road accidents has 
increased rapidly in the country due to uncontrolled 
overtaking; 

(b) if so, the year-wise and state-wise details thereof 
during the last three years till date; 

(c) whether the Hon'ble Supreme Court had issued 
any directives to check overtaking by city buses on 
November 20, 1997; 

(d) if so, the details thereof; 

(e) whether the Government has taken any steps in 
compliance with the directives of the Supreme Court; and 

(f) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHAI 
K.H. MUNIYAPPA): (a) and (b) The data regarding 
number of road accidents due to uncontrolled over-taking 
is not compiled by this Ministry. However, the data 
containing details of road accidents on year-wise as well 
as state-wise basis is given in the enoloaed statement. 

(c) to (f) Hon'ble Supreme Court in course of hearing 
of Writ Petition (Civil) No. 13029 of 1985 (M.C. Mehta 
va. Union of India & Others), I.A. Nos. 7, 8, 9 & 10 had 
directed the police and other authorities of NCR and NCT 
of Delhi entrusted with administration and enforcement of 
Motor Vehicles Act and gel'!erally In control of traffic to 
inter-lilia, ensure that transport vehicles are not permitted 
to overtake any other four-wheeled motorized vehicles. 
Enforcement and compliance of this direction is the 
responsibility of the State authorities of NCR and NCT of 
Delhi. 

Stllle-wise Road Accidents in India dun'ng IlISt IhnJe )'SBIS 2000 /0 2002 

All India/SlaleS/UTs 2000 2001 2002 

2 3 4 

Andhra Pradesh 25398 30031 27834 

Arunachal Pradesh 252 264 244 

Asssam 2492 2516 2825 

Bihar 4397 2873 5339 

Chhattisgarh 6913 8751 8864 

Goa 2961 2818 3419 

Gujarat 36029 32523 31735 

Haryana 8206 8393 8748 

Himachal Pradesh 2039 2371 2526 

Jammu & Kashmir 4598 4610 5394 
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2 3 4 

Jharkhand 376S 4028 4711 

Karnataka 32397 33000 35784 

Kerala 37072 38361 38762 

Madhya Pradesh 23805 26239 26929 

Maharashtra 71550 74521 66876 

Manipur 506 409 520 

Meghalaya 392 600 172 

Mizoram 72 83 96 

Nagaiand 79 102 84 

Orissa 6611 6405 6848 

Punjab 3876 4171 4962 

Rajasthan 19932 19999 20571 

Sikkim 94 109 228 
Tamil Nadu 48923 51978 53503 
Tripura 524 544 624 
Uttaranchal 8n 1061 1117 
Uttar Pradesh 16644 20473 20684 
West Bengal 18979 16954 17974 
Andaman and Nicobar I.lands 168 181 168 
Chandigarh 455 492 494 
Dadra and Nagar Haveli 84 88 80 
Daman & Diu 66 53 68 

Delhi 10245 9344 8699 
Lakshadweep 6 6 3 
Pondicherry 1054 1286 1484 

Total 391449 405637 407497 
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(English} 

Assistance by U.S. tDr Tsunami Dlauter 

1101. SHRI RAYAPATI SAMBAS IVA RAO: Will the 
Minister of EXTERNAL AFFAIRS be pleased to state: 

(a) whether a delegation of U.S. congressmen led 
by Senate majority leader Bill First, who is also part of 
the India caucus, took stock of Indo-U.S. relations and 
the extent of cooperation to deal with the aftermath of 
the Tsunami disaster during a meeting with the Indian 
Leaders; 

(b) if so, the main points discussed therein and the 
outcome thereof; 

(c) the extent to which both India and U.S. have 
agreed to work jointly to meet the situation that has arisen 
out of the Tsunami disaster in various countries; and 

(d) the extent of U.S. help and assistance agreed to 
for all the countries including India to meet the situation 
that has arisen out of the damage caased in various 
parts of the country due to Tsunami? 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (RAO INDERJIT SINGH): (a) Yes 
Sir. A U.S. Senate delegation led by Majority Leader 
Senator Bill First visited New Delhi on 10 January 2005. 
The delegation called on the Prime Minister, Extemal 
Affairs Minister and Health Minister. 

(b) Issues discussed during various meetings Included 
the expansion of the emerging strategic partnership 
between India and the United States and our converging 
interests on various regional and global issues. Relief 
efforts in the aftermath of the Tsunami disaster were 
also a subject of exchange of views. 

(c) India and the United States coordinated closely 
to respond to the Tsunami disaster. Along with Japan 
and Australia, and later Canada and the Netherlands, 
they comprised a Core Group to coordinate disaster relief 
efforts, prioritise needs, aVOid duplication and complement 
each other's capabilities. 

(d) The US Government has committed itaeIf to an 
assistance programme of $ 950 million covering Tsunami-
affected countries. In addition, It is reported that $ 337 
million was raised by charity organisations in the US for 
such relief efforts. 

1102. SHRI B. MAHTAB: Will the Minister t)f 
COMMUNICATIONS AND INFORMATION TECHNOLOG" 
be pleased to state: 

(a) whether establishing Media Lab Asia has been 
delayed; and 

(b) if so, the steps taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) No, Sir. 

(b) Does not arise. 

WB and JBle Loana for Road Sector 

1103. KUNWAR JITIN PRASAD: 
SHRI KIRTI VARDHAN SINGH: 

Will the Minister of SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS be pleased to state: 

(a) whether the World Bank and Japan Bank for 
Intematlonal Cooperation (JBIC) have approved loans to 
upgrade the stretch of National Highway No. 28 and roads 
in Orissa; 

(b) if so, the details thereof; 

(c) the names and other details of the projects under 
the National Highway Development Programme supported 
by the World Bank and the JBIC loan, State-wise; and 

(d) the details of terms and conditions fixed with 
these banks in this regard with regard to above mentioned 
projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) The World Bank has 
agreed in principle to approve a loan for an amount of 
US$ 620.00 Million to the Government of India for 
upgrading the stretch of Lucknow.Muzaffarpur section of 
National Highway No. 28 (km. 9.00 to km. 520.00 except 
Gorakhpur Bypass). 

Jagatpur-Chandikhole section of National Highway 
No. 5 in Orissa has already been four laned with the 
help of JBIC assistance in the State of Orissa. 



1087 Wrltfsn AnsW8fS MARCH 9, 2005 IrJ Qussflon8 1088 

(c) Details of World Bank and JBle projects are given (d) The Terms ,and Conditions fixed with World Bank 
in enclosed Statement-I and Statement-II respectively. & JBle are given in the enclosed statement-III. 

$tIltlmMlt I 

DeI8ils of PfrJjtJcts undtlr World BlInk L08II 

SI.No. Stretches NH No. Length Start dale Completion Category P~I ataIu8 
(kin) date 

World Bank 

Stile Bihar 

1. Aurangabad-Barachatti 2 60 Sep.'()1 Mar'()5 GO Under Implementation 

2. Dehri-on-Sone- 2 40 Feb-01 Feb-04 GO Under imptementation 
Aurangabad 

3. Raigang-Barakata 2 80 Mar.()2 Mar.()5 GO Under implementation 

4. Mohania-Sasaram 2 45 Feb-01 Feb-04 GO Under implementation 

r. Sasaram-Dehri-on-sone 2 30 Mar'()2 Mar'()5 GO Under implementatlon 

State Jharkhand 

6. Gorhar-Barwa Adda 2 76.75 Sep-01 Mar'()5 GO Under inplementatlon 

Stete Utter Pradeeh 

7. Allahabad Bypass Contract-I (Bridge) 2 1.02 Sep-03 Mar.()6 GO Under implementation 

8. Allahabad Bypass Contract-II 2 38.987 Jun-04 Oe0-06 GO Under Implementation 

9. Allahabad Bypus Contract-iii 2 44.708 Nov. 04 May'()7 GO Under inplementation 

10. Etawah-Rajpur 2 72.825 Mar-02 Mar'()5 GO Under implementation 

11. Haldia-Varanasi 2 72 Mar'()1 Mar'()5 GO Under implementation 

12. Fatehpur-Khaga 2 n Mar'()1 Oct.-04 GO Under implementation 

13. Kanpur-Flltehpur 2 51.5 Mar.()2 Mar.()5 GO Under implementation 

14. Khaga-Kokhraj 2 43 Feb-01 Jun-04 GO Four Iantd 

15. Shikohabad-Etawah 2 59.02 Mar-02 Mar'()5 GO Under implementation 

16. Sikandara-Bhaunti 2 62 Feb 01 Aug. 04 GO Under Implementation 

17. Varanasi-Mohania 2 76 Mar..()2 Mar-05 

18. Agra·Shikohebid 2 50.83 Mar'()2 Mar.()5 GO Under implemenlltion 

Total 982.84 



PHAlGUNA 18, 1926 (~ to 0utI6IiDn8 1090 

Dtllllils 01 PtrJjBcts undtJr JBle Lo.n 

SI.No. 

JBIC 

State Andhr. Pradeah 

1. 

2. 

3. 

4. 

Vijayawada-Chllkalurlpst 
Package I 

Vijayawada-Chlklluripet 
Package II 

Vijayawada-Chllklluripet 
Package III 

Vijayawada-Chikaluripet 
Package IV 

State Uttar Pradelh 

4. 

5. 

Ghaziabad.Hapur & 
Hapur Bypass 

Cable Stayed bridge on 
rivef Yamuna near NaI;,1 

State Orl ... 

6. Chandikhole-Jagatpur 

Total 

SttIItlmtlnI HI 

Tenns and Conditions 

World Bank 

NH No. 

5 

5 

5 

5 

24 

27 

5 

As per the Loan agreement with Wortd Bank 

(a) The Borrower shall pay to the bank a front end 
fee In an amount equal to 1 % of the amount of 
the loan 

(b) The Borrower shall pay to the bank a 
commitment charge at the rate of 314 of 1 % per 
annum on the principal amount of the loan not 
withdrawn from time to time. 

(c) The Borrower shall pay interest on the principal 
amount 01 the loan withdrawn and outatandlng 

Length 
(km) 

25 

32 

23.78 

2.88 

33 

6 

27.8 

150.46 

Start date Completion Category 
date 

Mar-99 Mar-02 

Mar-99 Mar.Q2 

Mar-99 Mar.Q2 

May-99 May-02 

Apr-99 Apr.Q2 

Feb-04 

Feb-OO Feb-03 

GO 

GQ 

GO 

GO 

Others 

Others 

GO 

P...,.t .. lui 

Four l&ned 

Four !Mad 

Four laned 

Four l&ned 

Four laned 

Four !Mid 

Four IMed 

from time to time, at rate for each InteraIt period 
equal to USOR (london Inter Bank Offered 
Rate) base ra .. pi .. lI80R total apread. 

Japan Bank tor International Corporation (JBIC) 

As per the loan Agreement with JBte 

(a) The Borrower shall repay the prtnclpal of the 
loan to the fund In accordance with the 
Amortization schedule (20 years which start 10 
years after the loan agreement) 

(b) The 8on'ower shaH pay Interest to the fund semi-
annually at the rate of two and six-tenths percent 
(2.6%) per annum on the prtncipal disbursed 
and outstanding. 



1091 Wtittsn AnsWtilfS MARCH 9, 2005 10 QutlSfions 1092 

(c) The Borrower shall pay to the fund in Japanese 
Yen an amount equal to one-tenth percent 
(0.1 %) of the amount of the Letter of 
Commitment as the service charge thereof on 
the issuing date of the relative Letter of 
Commitment. The Fund shall issue to the 
Japanese Bank, the Letter of Commitment 
upon receipt of the. service charge from the 
Borrower. 

Toxic Free Ayurvedlc Drugs 

1104. SHRI UDAY SINGH: Will the Minister of 
HEALTH AND FAMILY WELFARE be pleased to state: 

(a) whether most of the Ayurvedic drugs sold in the 
country contain dangerous level of lead, mercury and 
arsenic; 

(b) if so, the facts thereof; 

(c) whether such Ayurvedic drugs are even exported 
to other countries and bringing bad name to the nation; 

(d) if so, the facts thereof; and 

(e) the steps taken by the Government tt::' ensure 
that the firms manufacturing Ayurvedic drugs are toxic 
free? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): (a) to (d) Manufacturing of Ayurvedic drugs is 
regulated by the provisions of Drugs & Cosmetics Act 
and the Rules framed thereunder. The drugs are required 
to be produced in accordance with the pharmacopoeial 
standards and the Good Manufacturing Practices (GMP). 
There are proviSions for punishment H the drugs are found 
toxic. 

(e) Government have taken following steps to ensure 
safety of Ayurvedic Medicines: 

(i) Manufacturing Licenses is mandatory wherein the 
medicines are prepared under the superviSion 
of qualified persons, following proper procedures. 

(ii) The medicines should be prepared as per 
Ayurvedic Formulary of India by following the 
Pharmacopoeial standards. 

(iii) Medicines are prepared under Good 
Manufacturing Practices (GMP) under Schedule 

'T' of the Drugs and Cosmetic Rules. This is 
mandatory. 

(iv) The Schedule E I of Drugs & Cosmetics Rules 
provides guidelines to use toxic ingredients after 
proper purification etc. 

(v) Government have initiated studies through 
Council of Scientific & Industrial Research (CSIR) 
Laboratories and Central Council of Research 
in Ayurveda and Siddha (CCRAS) to estimate 
the heavy metals, pesticides and microbial load 
in the drugs. 

(vi) CCRAS is also working to study the safety 
profile of Ayurvedic medicines. 

Funds for Highway Projects 

1105. MAJ. GEN. (RETO.) B.C. KHANDURI: Will the 
Minister of SHIPPING, ROAD TRANSPORT AND 
HIGHWAYS be pleased to state: 

(a) whether the Prime Minister's Committee on 
infrastructure has given approval for an Investment of 
Rs. 1,70,000 crores for highways project as reported in 
the Financial Exptrl$$ dated January, 14, 2005; 

(b) whether the Government has ~ed expenditunt 
of Rs. 1,70,000 crores for the development of the National 
Highways during the next seven years; 

(c) if so, the plan for generation of required funds; 

(d) whether the specific projects to be undertaken, 
year-wise, have been identified and worked out; 

(e) if so, the details thereof; and 

(f) if not, the time schedule for working this out? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SHIPPING, ROAD TRANSPORT AND HIGHWAYS (SHRI 
K.H. MUNIYAPPA): (a) and (b) A presentation was made 
by the Planning Commission before the Committee on 
Infrastructure for the proposed programme for upgradation 
of National Highways in next seven years (2005-2012) at 
a proposed cost of Rs. 1 ,72,000 crore (including Rs. 
77,000 crore from Private Participation). The Committee 
observed that fe88lbility of the programme needed to be 
examined in the light of funding constraints. 
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tc) to (f) The programme is in proposal stage. It Is 
too early to give the details. 

Treating Road. with PI •• Ue W.ate Material. 

1106. SHRI BADIGA RAMAKRISHNA: Wi!' the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
state: 

(a) whether a Bangalore based firm has offered to 
treat Delhi roads with plastic waste materials; 

(b) if so, whether the Central Road Research Institute 
has received any proposal in this regard; 

(c) if so, the status of the said proposal; 

(d) whether the CRRI has examined the said proposal 
keeping in view the viability and durability of such roads; 
and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SIBAL): (a) and (b) No 
Sir, Central Road Research Institute (CRRI) has not 
received any proposal in this regard. 

(c) to (e) Question does not arise. 

National Bamboo Mlaalon 

1107. SHRI NARAYAN CHANDRA BORKATAKY: 
Will the Minister of SCIENCE AND TECHNOLOGY be 
pleased to state: 

(a) whether bamboo cultivation has been promoted 
in Assam under National Bamboo Mission; and 

(b) if so, the details of the funds released so far 
during the last three years? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPIL SIBAL): (a) and (b) The 
Ministry of Science and Technology has established a 
Technology Mission, the National Mission on Bamboo 
Applications (NMBA). The NMBA has developed 
technologies and packages of. practices for intensively 

managed cultivation of bamboo, which have been 
disseminated to State Governments, including the 
Govemment of Assam. A demonstrative plantation for soil 
stabltisatlon and riverbank erosion control on Majul island 
has been taken up In 2004-05 by the NMBA, along with 
the Rain Forest Research Institute, Jomat and the State 
Govemment, for which Rs. 5 lakhs have been released 
so far. A hardening facility for tissue cultured piant material 
has been established at Jagi Aoad, in collaboration with 
the Hindustan Paper Corporation, for which As. 1.08 lakhs 
have been released so far. 

Illegal Routing of Intematlonal Cana 

1108. SHRI SUGRIB SINGH: Will the Minister of 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
be pleaaed to state: 

<a) whether the Reliance Infocomm has requested 
the Govemment to reconsider the penalty imposed on It 
on charges of Illegal routing of intemational calls; 

(b) if so, the details thereof; and 

(c) the reaction of the Govemment In this regard? 

THE MINISTEA OF STATE IN THE MINISTRY OF 
COMMUNICATIONS AND INFORMATION TECHNOLOGY 
(DR. SHAKEEL AHMAD): (a) Yes, Sir. 

(b) and (c) The request of Mis Reliance Infocomm 
Ltd. was rejected In January, 2005. Further, Mis Aellance 
Infocomm Ltd. filed a petition in Telecom. Disputes 
Settlement and Appellate Tribunal (TOSA T) against the 
order of the Government and the petition has been 
dismissed on 4th March, 2005. 

Committee on COial Regulation 

1109. SHAI S.I<. KHAAVENTHAN: Will the Minister 
of SCIENCE AND TECHNOLOGY be pleased to state: 

<a) whether the Committee headed by agriculture 
scientist, Shri M.S. Swaminathan, has submitted Its report 
regarding the review of the existing Coastal Aegulatlon 
Zone; 

(b) if so, the findings of the Committee thereon; 

(c) whether the recommendations of the committee 
are proposed to be Implemented in view of the recent 
Tsunami tragedy In the country; 
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(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY AND MINISTER OF 
STATE OF THE DEPARTMENT OF OCEAN 
DEVELOPMENT (SHRI KAPil SIBAL): (a) Yes, Sir. The 
Committee submitted the report on 14th February, 2005. 

(b) The salient findings of the Committee are as 
under: 

• the Costal Regulation Zone Notification, 1991 
has brought greater awaren888 of the coastal 
issues, 

• to a large extent the Coastal Regulation Zone 
Notification has been responsible for protecting 
and conserving the coastal environment by 
regulating developmental activities, 

• while there have been large scale violations of 
the Coastal Regulation Zone Notification the 
State Govemment have insufficient infrastructural 
facilities to take action against such violations, 

• the costal issues are highly complex and 
multidisciplinary in nature which requires a 
multidisciplinary approach for managing the 
coastal environment in an integrated manner, 

• in order to protect the coastal communities and 
property a setback zone based on vulnerability 
line should be prepared, and 

• an institutional structure should be put in place 
for addressing the issues of policy, law and 
conflict resolution relating to coastal problems. 

(c) and (d) A rapid assessment of the environmental 
damages caused by recent Tsunami has been 
commissioned by Ministry of Environment & Forests by 
engaging nine specialised agencies in the country. This 
is to be followed by the detailed field studies for the 
preparation of eco-restoratlon and environmental 
management plans for the protection of the coastal areas. 

(e) Does not arise. 

12.00 hr •. 

PAPERS LAID ON THE TABLE 

{Trans/a/ion! 

THE MINISTER OF RAIl.WAYS (SHRI LALU 
PRASAD): Sir, I beg to lay on the Table a copy of the 

Railways (Opening for PubHc Carriage of P8888ngera) 
(Amendment) Rules, 2005 (Hindi and English vel'8iona) 
published in Notification No. G.S.R. 44 (E) in Gazette of 
India dated the 28th January, 2006 under section 199 of 
the Railways Act, 1989, together with a Corrigendum 
thereto published in Notification No. G.S.R. 76 (E) dated 
the 18th February, 2005. 

[Placed in library SBB No. lT 161412005] 

/Eng/ish] 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAl): On 
behaH of Shrl Shivraj V. Patil, I beg to lay on the Table-

(1 ) A copy of the Proclamation (Hindi and English 
versions) dated the 4th March, 2005 issued by 
the President under article 356 of the Constitution 
In relation to the State of Goa published in 
Notification No. G.S.R. 156 (E) In Gazette of 
India dated the 4th March, 2005 under article 
356 (3) of the Constitution. 

(2) A copy of the Order (Hindi and English versions) 
dated the 4th March, 2005 made by the 
President in pursuance of sub-clause (I) of clause 
(c) of the above proclamation published in 
Notification No. G.S.A. 157 (E) in Gazette of 
India dated the 4th March, 2005. 

[Placed in Library SBB No. l T 161512005] 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAl REDDY): I beg to lay on the Table-

(1) (i) A copy of the Annual Report (Hindi and 

(2) 

English versions) of the National Culture 
Fund for the year 2002-2003, along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the National Culture Fund for the year 
2002-2003. 

Statement (Hindi and English versions) showing 
reasons for delay In laymg the Rapers mentioned 
at (1) above. 

[Placed in library SH No. LT 161612005] 
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(3) 

(4) 

(5) 

(6) 

(i) A copy of the Annual Report (Hindi and 
EngUsh versions) of the Sahltya Akaclemi, 
New Delhi, for the year 2002-2003, along 
with Audited Accounts. 

(il) A copy of the Review (Hindi and English 
versions) by the Govemment of the wortdng 
of the Sahltya Akademi, New Delhi, for the 
year 2002-2003. 

Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed In Library StHfI No. LT 1617/2005) 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Lalit Kala Akademl, 
New Delhi, for the year 2002-2003, along 
with Audited Accounts. 

(Ii) A copy of the Review (Hindi and English 
verSions) by the Govemment of the working 
of the Lalit Kala Akademl, New Delhi, for 
the year 2002-2003. 

Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (5) above. 

[Placed in Library SetJ No. LT 161812005) 

(Trans/lltion] 

THE MINISTER OF MINES (SHRI SIS RAM OLA): 
Sir, I beg to lay on the Table-

(1) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (1) of 
section 28 of the Mines and Minerals 
(Development and Regulation) Act, 1957: 

(i) The Mineral Concession (Amendment) Rules, 
2005 published in the Notification No. G.S.A. 
49 (E) in Gazette of India dated the 28th 
January, 2005. 

(ii) S.O. 1416 (E) published in Gazette of India 
dated the 27th December, 2004 containing 
Order specifying the further time till 31st 
December, 2005 within which all mining 
leases, granted before the commencement 
of the Mines and Minerals (Regulation and 
Development) Amendment Act, 1972 shall 
be brought in conformity with the provisions 
of the Mines and Minerals (Development and 
Regulation) Act, 1957. 

[Placed In Library SetJ No. L T 1819/2005) 

(2) 

(3) 

A copy each of the following papers (Hindi and 
English versions) under sub-section (1 ) of section 
619A of the Companies Act, 1956: 

(i) Review by the Govemment of the working 
of the Hindustan Copper Umited, Kolkata, 
for the year 2003-2004. 

(II) Annual Report of the Hlndustan Copper 
limited, Koikata, for the year 2003-2004, 
along with Audited Accoutns and comments 
of the Comptroller and Auditor General 
thereon. 

Statement (Hindi and English v .... lons) showing 
reasons for delay In laying the papers mentioned 
at (2) above. 

[Placed In Library StHfI No. L T 1620/20051 

(English] 

THE MINISTER OF SHIPPING, ROAD TRANSPORT 
AND HIGHWAYS (SHRI T.A. BAALU): I beg to lay on 
the Table-

(1 ) 

(2) 

(3) 

(4) 

(i) A copy of the Annual Administration Report 
(Hindi and English versions) of the erstwhile 
Bombay Dock Labour Board, Mumbal, for 
the year 2003-2004, along with Audited 
Accounts. 

(iI) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the erstwhile Bombay Dock Labour Board, 
Mumbai, for the year 2003-2004. 

Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (1) above. 

[Placed In Library StIB No. L T 1821/2005) 

(I) A copy of the Annual Administration Report 
(Hindi and English versions) of the Calcutta 
Dock Labour Board, Kolkata, for the year 
2003-2004, along with Audited Accounts. 

(II) A copy of the Review (Hindi and Englleh 
versions) by the Govemment of the working 
of the Calculta Dock Labour Board, Kolkata. 
for the year 2003-2004. 

Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed In library SN No. L T 1622120051 
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(5) 

(6) 

(7) 

(i) A copy of the Annual Accounts (Hindi and 
English versions) of the Mormugao Port 
Trust, Goa, for the year 2003-2004, together 
with Audit Report thereon, under sub-section 
(2) of section 103 of the Major Port Trusts 
Act, 1963 

(ii) A copy of the Review (Hindi and English 
versions) by the Government on the Audited 
Accounts of the Mormugao Port Trust, Goa, 
for the year 2003-2004. 

Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (5) above. 

[Placed in Library 588 No. L T 162312005) 

A copy each of the following Notifications (Hindi 
and English versions) under section 36 of the 
Inland Waterways Authority of India Act, 1985: 

(i) The Prevention of Collision on National 
Waterways Regulations, 2002 published in 
Notification No. 182 in Gazette of India dated 
the 1st December, 2004. 

(ii) The National Waterway, Safety of Navigation 
and Shipping Regulations, 2002 published 
in Notification No. 182 in Gazette of Indie 
dated the 1st December. 2004. 

[Placed in Library 588 No. L T 162412005) 

THE MINISTER OF LAW AND JUSTICE (SHRI H.A. 
BHARDWAJ): I beg to lay on the Table-

(1) (I) A copy of the Annual Report (Hindi and 

(2) 

English versions) of the National Judicial 
Academy, New Delhi, for the year 2003-
2004, along with Audited Accounts. 

(iI) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the National Judicial Academy, New Delhi, 
for the year 2003-2004. 

Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Library 5Bt1 No. L T 162512005] 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY 
HANDIQUE): On behalf of Shri Praful Patel, I beg to lay 
on the Table a copy each of the following Notifications 
(Hindi and English veraions) under section 43 of the 
Airports Authority of India Act, 1994: 

(1 ) 

(2) 

(3) 

(4) 

(5) 

The Airports Authority of India (Form of Eviction 
of Unauthorized Occupants Appeal) Rules, 2004 
published in Notification No. S.O. 1124 (E) in 
Gazette of India dated the 14th October, 2004, 
together with an Explanatory Note. 

The Airports Authority of India (Eviction of 
Unauthorized Occupants Assessment of 
Damages) Rules, 2004 published in Notification 
No. S.O. 1125 (E) In Gazette of India dated the 
14th October, 2004, together with an Elcplanatory 
Note. 

The Airport Appellate Tribunal (Salaries, 
Allowances and other terms and conditions of 
service of Chairperson) Rules, 2004 published in 
Notification No. S.O. 1126 (E) In Gazette of India 
dated the 14th October, 2004, together with an 
Explanatory Note. 

The Airport Appellate Tribunal (Procedure for 
investigation of misbehaviour or Incapacity of 
Chairperson) Rules, 2004 published in Notification 
No. S.O. 1127 (E) In Gazette of India dated the 
14th October, 2004, together with an Explanatory 
Note. 

The Airports Authority of India (Manner of Service 
of Notice on Unauthorized Occupant) Rules, 2004 
published In Notification No. S.O. 673 (E) In 
Gazette of India dated the 14th October, 2004, 
together with an Explanatory Note. 

[Placed in Library 588 No. L T 162612005] 

THE MINISTER OF STATE OF THE MINISTRY OF 
COMPANY AFFAIRS (SHRI PREM CHAND GUPTA): I 
beg to lay on the Table a copy each of the following 
Notifications (Hindi and English venslons) under sub-section 
(3) of section 620 A of the Companies Act, 1956: 

(1) G.S.A. 14 (E) published In Gazette 'of India dated 
the 12th January, 2005 declaring certain 
companies mentioned therein to be Nldhis 8Ubject 
to certain directions. 
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(2) G.S.R. 655 (E) pubHshed in Gazette of India 
dated the 4th October, 2004 rescinding the' 
declaration granted to Mis Singh Mutual Benefit 
Company Limited, Haldwani, Nainltal, company 
as Nidhi with effect from the 4th October, 2004. 

[Placed in Library St18 No. LT 1627/2005] 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): I beg to lay 
on the Table a copy of the Annual Report (Hindi and 
English versions) of the Research and Information System 
for the Non-Aligned and Other Developing Countries, New 
Deihl, for the year 2003-2004, along with Audited 
Accounts. 

[Placed In Library See No. L T 162812005] 

THE MINISTER OF HEALTH AND FAMILY 
WELFARE (DR. ANBUMANI RAMADOSS): On behalf of 
Shrimati Panabaka Lakshmi, I beg to lay on the Table-

(1 ) 

(2) 

(3) 

(4) 

(I) A copy of the Annual Report (Hindi and 
English versions) of the Institute of Post 
Graduate Teaching and Research in 
Ayurveda, Jamnagar, for the year 2003-2004, 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the wort<ing 
of the Institute of Post Graduate Teaching 
and Research in Ayurveda, Jamnagar, for 
the year 2003-2004. 

Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Library S6t1 No. LT 1629/2005] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Central Council of 
Indian Medicine, New Delhi, for the year 
2003-2004, along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the wort<ing 
of the Central Council of Indian Medicine, 
New Delhi, for the year 2003-2004. 

Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

[Placed ,in library St18 No. L T 163012005] 

(5) 

(6) 

(I) A copy of the Annual Report (Hindi and 
Englieh versions) of the Central Council for 
Researoh in Ayurveda and Siddha, New 
Delhi, for the year 2002-2003. 

(Ii) A copy of the Annual Accounts (Hindi and 
English versions) of the Central Council for 
Research in Ayurveda and Siddha, New 
Deihl, for the year 2002-2003, together with 
Audit Report thereon. 

(iii) A copy of the Review (HIndi and English 
versions) by the Govemment of the wort<lng 
of the Central Council for Research in 
Ayurveda and Siddha, New Deihl, for the 
year 2002-2003. 

Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (5) above. 

[Placed In Library St18 No. LT 183112005] 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI DAYANIDHI 
MARAN): On behalf of Dr. Shakeel Ahmad, I beg to lay 
on the Table-

(1 ) 

(2) 

(3) 

(I) A copy of the Annual Report (Hindi and 
English versions) of the Telecom Regulatory 
Authority of India, New Delhi, for the year 
2003-2004, along with Audited Accounts. 

(II) A copy of the Review (Hindi and English 
versions) by the Government of the wort<\ng 
of the Telecom Regulatory Authority of India, 
New Delhi, for the year 2003-2004. 

Statement (Hindi and English versions) showing 
reasons for delay In laying the papers mentioned 
at (1) above. 

[Placed In Ubrary SH No. L T 183212005] 

A copy each of the following Notifications (HIndi 
and English versions) under sub-section (5) of 
section 7 of the Indian Telegraph Act, 1885: 

(I) The Use of low power Equipment in the 
frequency band 2.4 GHz to 2.4835 GHz 
(Exemption from Licensing Requirement) 
Rules, 2005 published In Notification No. 
G.S.A. 45 (E) in Gazette of India dated the 
28th January, 2005. 
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(4) 

(5) 

(ii) The Indoor Use of low power wireless 
equipment in the frequency band 5 GHz 
(Exemption from Licensing Requirement) 
Rules, 2005 published in Notification No. 
G.S.A. 46 (E) in Gazette of India dated the 
28th January, 2005. 

[Placed in Library See No. L T 1633/2005] 

A copy of the Report (Hindi and English versions) 
of the Comptroller and Auditor General of India-
Union Govemment (No. 5 of 2005) (Commercial}-
Public Sector Undertakings (Telecommunications 
Sector) for the year ended March, 2004 under 
article 151 (1) of the Constitution. 

[Placed in Library See No. L T 163412005] 

A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Department of 
Information Technology for the year 2005-2006. 

[Placed in Library See No. L T 163512005] 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): I beg to lay on the Table 
a copy of the Interim Report· of the High Level Committee 
(Hindi version in two volumes) submitted by Hon'ble 
Justice Umesh C. Bane~ee, former Judge, Supreme Court 
of India. 

[Placed in Library See No. L T 1636/2005] 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI S.S. PALANIMANICKAM): I beg to lay 
on the Table-

(1) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (7) of 
section 9A of the Customs Tariff Act, 1975: 

(I) G.S.A. 823 (E) published in Gazette of India 
dated the 21st December, 2004 together with 
an Explanatory Memorandum seeking to 
provide for t~. imposition of anti-dumping 
duty on specified acrylic fibres originating in 
or exported from Japan. 

(ii) G.S.A. 824 (E) published in Gazette of India 
dated the 21st December, 2004 together with 
an Explanatory Memorandum seeking to 
rescind the Notification No. 08l1999-Cus., 
dated the 2.2nd January, 1999. 

"English version was laid on 26.2.2005. . 
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(ill) G.S.A. 836 (E) published in Gazette of India 
dated the 24th December, 2004 together with 
an Explanatory Memorandum seeking to 
extend the validity of anti-dumping duty 
levied on Sodium Cyanide, originating in or 
exported from the United States of America, 
Czech Republic, the European Union and 
Korea RP by six months. 

(iv) G.S.A. 844 (E) published in Gazette of India 
dated the 30th December, 2004 together with 
an Explanatory Memorandum seeking to 
provide for the imposition of definitive anti-
dumping duty on acrylic fibres originating in 
or exported from Belarus. 

(v) G.S.A. 7 (E) published In Gazette of India 
dated the 4th January, 2005 together with 
an Explanatory Memorandum seeking to 
rescind the Notification No. 01/2002-CU8., 
dated the 2nd January, 2002. 

(vi) G.S.A. 30(E) published in Gazette of India 
dated the 19th January, 2005 together with 
an Explanatory Memorandum seeking to 
rescind the Notification No. 116/2004-Cus., 
dated the 24th December, 2004. 

(vii) G.S.A. 31 (E) published in Gazette of India 
dated the 19th January, 2005 together with 
an Explanatory Memorandum seeking to 
extend the validity of anti-dumping duty on 
Sodium Cyanide, originating in or exported 
from the United States of America, Czech 
Republic, the European UniOn and Korea 
RP. 

(viii) G.S.A. 40 (E) published In Gazette of India 
dated the 24th January, 2005 together with 
an Explanatory Memorandum seeking to 
impose final anti-dumping duty on Flexible 
Stabstock Polyol, originating in or exported 
from the People's Republic of China, 
Republic of Korea, Taiwan and Brazil at the 
rates recommended by the deSignated 
authority. 

(ix) G.S.A. 42 (E) published In Gazette of India 
dated the 27th January, 2005 together with 
an Explanatory Memorandum seeking to re-
impose provisional anti-dumping duty on 
hexamine, originating In or exported from the 
Iran. 

, 
(x) G.S.A. 43 (E) published in Gazette of India 

dated the 27th January, 2006 together with 
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(2) 

an Explanatory Memorandum seeking to 
rescind the Notification No. 6312003-Cus., 
dated the 2nd April, 2003. 

(xi) G.S.R. 72 (E) published in Gazette of India 
dated the 14th February, 2005 together with 
an' Explanatory Memorandum seeking to 
impose provisional anti-dumping duty on 
narrow woven fabrics originating In or 
exported from Peoples Republic of China 
and Chinese Taipei for a period of six 
months. 

[Placed in Library See No. L T 1637/2005] 

A copy each of the following Notifications (Hindi 
and English versions) under sub-section (2) of 
section 38 of the Central Excise Act, 1944: 

(i) G.S.R. 850 (E) published in Gazette of India 
dated the 31st December, 2004 together wtth 
an Explanatory Memorandum making certain 
amendments in the Notification No. 612002-
CE, dated the 1 st March, 2002. 

(ii) G.S.R. 851 (E) published in Gazette of India 
dated the 31st December, 2004 together with 
an Explanatory Memorandum providing 50 
per cent exemption from excise duty on 
paper and paperboard manufactured by units 
of Hindustan Paper Corporation in North East 
Region i.e. with effect from the 1st January, 
2005 to 31st December, 2005. 

(iii) G.S.R. 10 (E) published in Gazette of India 
dated the 7th January, 2005 together with 
an Explanatory Memorandum seeking to 
extend the provisions of section 4A of the 
Central Excise Act, 1944 to drugs and 
medicines mentioned therein with effect from 
8th January, 2005 and also to provide 35 
per cent of the retail prices as abatement 
for the purposes of determining the 
assessable value on which excise duty is 
payable. 

(iv} The CENVAT Credit (First Amendment) 
Rules, 2005 published in Notification No. 
G.S.R. 47 (E) in Gazette of India dated the 
28th January, 2005, 

[Placed . in Libraty S(J8 No. L T 163812005] 

(3) 

(4) 

(5) 

(6) 

A copy of the Notlflcatlon No. G.S.R. 6 (E) (Hindi 
and English versions) published In Gazette of 
India dated the 4th January, 2005 together with 
an Explanatory Memorandum making certain 
amendments in the Notification No. 1412002-CE 
(NT) dated 8th March, 2002, Issued under sub-
section (2) of section (3) of the Central Excise 
Rules, 2002. 

[Placed in Library S(J8 No. L T 163912005) 

A copy each of the following Notifications (Hindi 
and English versions) under sUb-section (4) of 
section 94 of the Finance Act, 1994: 

(i) G.S.R. 849 (E) published In Gazette of India 
dated the 31st December, 2004 together wtth 
an Explanatory Memorandum notifying the 
taxable services mentioned therein in respect 
of which the lIabHlty for payment of service 
tax has been shifted to a person other than 
the service provider. 

(iI) The Service Tax (Amendment) Rules, 2005 
published in Notification No. G.S.R. 25 (E) 
in Gazette of India dated the 14th January, 
2005 together with an Explanatory 
Memorandum. 

(iii) G.S.R. 601 (E) published in Gazette of India 
dated the 10th September, 2004 together 
with an Explanatory Memorandum fixing the 
rate of Interest at thirteen per cent per 
annum for the purpose of section 75 of the 
Finance Act, 1994. 

Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at item No. (ill) of (4) above. 

[Placed In Library SH No. L T 1840/2005] 

A copy each of the following Notifications (Hindi 
and English versions) under eection 296 of the 
Income-tax Act, 1961: 

(i) The Income-tax (20th Amendment) Rules, 
2004 published in the Notification No. S.O. 
1340 (E) in Gazette of India dated the 8th 
December, 2004, together with an 
Explanatory Memorandum. 

(II) The Income-tax (Third Amendment) Rules, 
2005 published in Notification No. S.O. 167 
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(E) in Gazette of India dated the ~th (vii) 5.0. 1419 (E) published in Gazette of India 
February, 2005, together with an Explanatory dated the 28th December, 2004 together with 
Memorandum. an Explanatory Memorandum regarding 

revised rate of exchange for conversion of 
(iii) The Income-tax (Fourth Amendment) Rules, certain foreign currencies into Indian currency 

2005 published in Notification No. S.O. 185 or vice-versa for purpose of assessment of 
(E) in Gazette of India dated the 9th import. 
Fabruary, 2005, together with an Explanatory 
Memorandum. (viii) 5.0. 1420 (E) published In Gazette of India 

[Placed in Library See No. LT 1641/2005] dated the 28th December, 2004 together with 
an Explanatory Memorandum regarding 

(7) A copy each of the following Notifications (Hindi revised rate of exchange for conversion of 
and English versions) under section 159 of the certain foreign currencies Into Indian currency 
Customs Act, 1962: or vice-versa for purpose of assessment of 

(i) G.S.R. 847 (E) published in Gazette of India export. 

dated the 31st December, 2004 together with (ix) 5.0.83 (E) published in Gazette of India 
an Explanatory Memorandum making certain dated the 25th January, 2005 together with 
amendments in the Notification No. 5/2004- an Explanatory Memorandum regarding 
Cus., dated the 8th January, 2004. revised rate of exchange for conversion of 

(ii) G.S.R. 848 (E) published in Gazette of India certain foreign currencies into Indian currency 
dated the 31st December, 2004 together with or vice-versa for purpose of assessment of 
an Explanatory Memorandum making certain import. 
amendments in the Notification No. 21/2002-

(x) 5.0. 84 (E) published in Gazette of India Cus., dated the 1 st March, 2002. 
dated the 25th January, 2005 together with 

(iii) G.S.R. 59 (E) published in Gazette of India an Explanatory Memorandum regarding 
dated the 4th February, 2005 together with revised rate of exchange for conversion of 
an Explanatory Memorandum making certain certain foreign currencies into Indian currency 
amendments in the Notification No. 21/2002- or vice-versa for purpo~e of assessment of 
Cus., dated the 1 st March, 2002. export. 

(iv) G.S.R. 74 (E) published in Gazette of India (xi) S.D. 102 (E) published in Gazette of India 
dated the 15th February, 2005 together with dated the 31st January, 2005 together with 
an Explanatory Memorandum making certain an Explanatory Memorandum making certain 
amendments in the Notification No. 21/2002- amendments in the Notification No. 3612001-
Cus., dated the 1 st March, 2002. Cus (NT) dated 3rd August, 2001. 

(v) S.D. 1405 (E) published in Gazette of India [Placed in Library See No. LT 164212005] 
dated the 23rd December, 2004 together with 
an Explanatory Memorandum regarding (8) A copy each of the follOwing Notifications (Hindi 
revised rate of exchange for conversion of and English versions) issued under Foreign 
certain foreign currencies into Indian currency Exchange Management Act, 1999: 
or vice-versa for purpose of assessment of 
import. (i) G.S.R. 793 (E) published In Gazette of India 

S.D. 1406 (E) published in Gazette of India 
dated the 7th December, 2004 containing 

(vi) corrigendum to the Notification No. G.S.R. 
dated the 23rd December, 2004 together with 847 (E) dated 29th October, 2003. 
an Explanatory Memorandum regarding 
revised rate of exchange for conversion of (II) G.S.R. 794 (E) published in Gazette of India 
certain foreign currencies into Indan currency dated the 7th December, 2004 containing 
or vice-versa for purpose of assessment of corrigendum to the Notification No. G.S.R. 
export. 848 (E) dated 29th October, 2003. 
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(9) 

(iii) G.S.R. 795 (E) published In Gazette of India 
dated the 7th December, 2004 containing 
corrigendum to the Notification No. G.S.A. 
880 (E) dated 11th November, 2003. 

(iv) G.S.A. 796 (E) published in Gazette of India 
dated the 7th December, 2004 containing 
corrigendum to the Notification No. G.S.A. 
881 (E) dated 11th November, 2003. 

(v) G.S.A. 797 (E) published in Gazette of India 
dated the 7th December, 2004 containing 
corrigendum to the Notification No. G.S.A. 
899 (E) dated 22nd November, 2003. 

(vi) G.S.A. 798 (E) published in Gazette of India 
dated the 7th December. 2004 containing 
corrigendum to the Notification No. G.S.A. 
900 (E) dated 22nd November. 2003. 

(Placed in Library. See No. LT 164312005J 

A copy each of the following Notifications (Hindi 
and English versions) under section 48 of the 
Foreign Exchange Management Act. 1999: 

(i) The Foreign Exchange Management 
(Transfer or Issue of Security by a Person 
Resident outside India) (Rfth Amendment) 
Regulationa. 2004 published In Notification 
No. G.S.A. 799 (E) in Gazette of India dated 
the 8th December. 2004. 

(ii) The Foreign Exchange Management 
(BorrOWing or Lending in Foreign Exchange) 
(Second Amendment) Regulations, 2004 
published in Notification No. G.S.A. 825 (E) 
in Gazette of India dated the 22nd 
December. 2004. 

(iii) The Foreign Exchange Management (Manner 
of Receipt and Payment) (Amendment) 
Regulations. 2005 published in Notification 
No. G.S.A. 53 (E) in Gazette of India dated 
the 2nd February. 2005. 

(iv) The Foreign Exchange Management 
(Borrowing or Lending in Foreign Exchange) 
(Amendment) Regulations. 2005 published in 
Notification No. G.S.A. 60 (E) in Gazette of 
India dated the 9th February, 2005. 

(v) The Foreign Exchange Management 
(Guarantees) (Amendment) Regulations. 2005 
published in Notification No. G.S.A. 61 (E) 
in Gazette of India dated the 9th February. 
2005. 

[Placed in Library. See No. LT 1644120051 

(10) 

(11 ) 

(12) 

(13) 

A copy of the Annual Account. (Hindi and 
English versions) of the Securities and Exchange 
Board of India for the year 2003-2004, together 
with Audit Report thereon under aub-HCtion (4) 
of section 15 of the Securities and Exchange 
Board of India Act, 1992. 

Statement (Hindi and English verslona) shOwing 
reasons for delay in laying the papers mentioned 
at (10) above. 

(Placed in Library. StHI No. LT 1~OO51 

A copy of the Notification No. S.O. 2861 (Hindi 
and English versions) published In Gazette of 
India dated the 13th November, 2004 specifying 
certain activitie, mentioned therein for the 
purposes of sub-clauH (xvii) of ctause (h) of the 
Small Industries Development Bank of India Act. 
1989, issued under section 2 of the said Act. 

[Placed in Library, StHI No. LT 164612005] 

A copy of the Consolidated Report (Hindi and 
English versions) on the working of public sector 
banks for the year ended the 31st March, 200:. 

[Placed In Library. SINI No. LT 164712005) 

12.01 hr •. 

COMMITIEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

Sixth Report 

(Eng/ish} 

SHRI CHARNJIT SINGH ATWAL (PhHlaur): Sir. I beg 
to present the Sixth Report (Hindi and EngHah verslOt18) 
of the Committee on Private Members' Billt and 
Resolutionl. 

12.02 hrs. 

COMMITIEE ON PUBLIC ACCOUNTS 

/Trsns/slion} 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): I 
beg to lay on the Table (Hindi and Engliah versiona) of 
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the Statements showing further follow up action taken on 
the recommendations contained in the following Action 
Taken Reports of Public Accounts Committee: 

(1) 20th Report (10th Lok Sabha) on ·Construction 
of 1296 Dwelling Units at Kishangarh by Delhi 
Deveiopment Authority"; 

(2) 34th Report (10th Lok Sabha) on ·Crash Housing 
Programme for Construction of General Pool 
Accommodation"; 

(3) 3rd Report (13th Lok Sabha) on ·'rregu'ar 
expenditure on local Insulation of G.I. Wire"; 

(4) 10th Report (13th Lok Sabha) on ·Union 
Government Appropriation Accounts-
Telecommunication Services (1996-97)"; 

(5) 13th Report (13th Lok Sabha) on ·'nfructuous 
expenditure on purchase of water coolers and 
filters"; 

(6) 32nd Report (13th Lok Sabha) on "Union Excise 
Duties-Different classification for similar 
products"; 

(7) 35th Report (13th Lok Sabha) on "Excesses over 
Voted Grants and charged Appropriation (1997-
98)"; 

(8) 37th Report (13th Lok Sabha) on 'Working of 
Circle Stamp Depots"; 

(9) 41 st Report (13th Lok Sabha) on "Export 
incentives and deductions in respect of profit-
retained for export business"; 

(10) 52nd Report (13th Lok Sabha) on "Undermining 
of Parliamentary Financial Control"; 

(11) 53rd Report (13th Lok Sabha) on ·Cases of 
M/s. PILCOM"; and 

(12) 57th Report (13th Lok Sabha) on "Design and 
Development of Main Battle Tank-Arjun". 

12.03 hrs. 

STANDING COMMITTEE ON INFORMATION 
TECHNOLOGY 

Eleventh, Twelfth, Thlrt .. nth • Fourt .. nth Report. 

(English} 

SHRI M.M. PALLAM RAJU (Kakinada): I beg to 
present the following Repons (Hindi' and English versions) 

of the Standing Committee on Information Technology: 

(1) Eleventh Report on Action Taken by the 
Government on the Recommendations/ 
Observations of the Committee contained in their 
First Report (Fourteenth Lok Sabha) on 
Demands for Grants (2004-2005) relating to the 
Department of Information Technology; 

(2) Twelfth Report on Action Taken by the 
Government on the Recommendations/ 
Observations of the Committee contained in their 
Second Report (Fourteenth Lok Sabha) on 
Demands for Grants (2004-2005) relating to the 
Department of Posts; 

(3) Thirteenth Report on Action Taken by the 
Government on the Recommendations/ 
Observations of the Committee contained in their 
Third Report (Fourteenth Lok Sabha) on 
Demands for Grants (2004-2005) relating to the 
Department of Telecommunications; and 

(4) Fourteenth Report on Action Taken by the 
Government on the Recommendations/ 
Observations of the Committee contained in their 
Fourth Report (Fourteenth Lok Sabha) on 
Demands for Grants (2004-2005) relating to the 
Ministry of Information and Broadcasting. 

12.04 hr •. 

STATEMENTS BY MINISTERS 

(I) Status of Implementation of Recommendations 
Contained In the Second Report of Standing 
Committee on Agriculture-

[English} 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): Sir, I am 
making this statement on the status of implementation of 
recommendations contained in the Second Report of 
Standing Committee on Agriculture In pursuance of 
Direction 73 A of the hon. Speaker, Lol( Sabha issued 
viM Lok Sabha Bulletin Part-II, dated September 01, 
2004. 

The Standing Committee on Agriculture examined the 
Demands for Grants of the Ministry df Agriculture, 

"Also placed In Library SH No. LT 184812005. 
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Department of Agricultural Researoh and Education 
(DARE) for the year 2004-05 and presented their second 
report in this regard to the lok SaDha on 17th August, 
2004. The report contains eleven recommendations. These 
recommendations of the said Committee mainly relate to 
need forincr •• ing DARE's allocation to at least one per 
cent of AGDP; Insufficient Tenth Plan public funding for 
DAREIICAR; inadequeteallocation to DARE in 2004-05; 
requirement of one time Catch Up Grant; budgetary 
process requires some reformative changes; urgent need 
to fill all vacancies In ICAR; plan schemes suffer owing 
to time taken·1n SFC/EFC/CCEA approval; urgent need 
for minimizing huge pOll harvest 108888 of agrarian and 
allied sectors produces; need to check malfunctioning In 
Krlshl Vigyan Kendras; vague, non-specific and 
inconclusive replies by the Department and need to 
popularize R&D support from ICAR to identify synthetic 
milk. 

All the eleven recommendations of the Committee 
have been conl",dered in the Ministry of Agriculture. The 
a.:;lion as proposed by the Committee has already been 
taken and initiated on all recommendations except one 
for which the implementation is dependent on Department 
of Personnel and Training as the restriction has been 
imposed to fill-up the vacancies. The enhancement In 
allocations to DARE/ICAR Is also dependent on Planning 
Commission. The action on ~her recommendations is 
under process and the action taken replies have been 
sent to the Committee. 

12.05 hrs. 

(Ii) Developments In Nepal and PreHnt Status 
of Bilateral Relations with Pakistan and 
Afghanistan 

(English] 

MR. SPEAKER: Now, Item No. 19. 

MD. SALIM (Calcutta-North East): Sir, I have a small 
submission to make on this. 

MR. SPEAKER: You have not given any notice. 

MD. SALIM: Sir, the hon. Minister is going to lay a 
statement on the current situation on Nepal and on the 
bilateral relations between Afghanistan and Pakistan. This 
is very important and so the lok Sabha should find some 
time to discuss this matter. 

MR. SPEAKER: I agree with you. I am sure the 
Govemment will provide an opportunity for this. 

THE MINISTER OF STATE IN THE MINISTRY OF 
EXTERNAL AFFAIRS (SHRI E. AHAMED): Sir, on behalf 
of Shri K. Natwar Singh, I beg to lay on the Table a 
copy of the statement (Hindi and English versions) 
regarding developments in Nepal and the preHnt status 
of bilateral relations with Pakistan and Afghanistan. 

·Sir, there has been a broad national consensus on 
our foreign policy since Independence. this consensus 
has enabled our country to play an influential and effective 
role in world affairs. Our Govemment shall continue to 
nurture this precious legacy and build upon It as we face 
a rapidly transforming Intemational environment. 

As the Hon'ble Members are aware, the UPA 
Govemment has laid great stress on our relations with 
our neighbours. Hence, I would like to take the House 
into confidence and make a statement on recent 
developments in the neighbourhood, specifically 
developments in Nepal and my recent visits to Afghanistan 
and Pakistan. 

As close friends and neighboUrs, India and Nepal 
share a unique relationship of friendship and cooperation 
underpinned by ties of language, culture and kinship. It 
Is inevitable that developments In one country affect the 
other. We are committed to supporting all efforts aimed 
at restoring political stability and economic prosperity in 
Nepal. 

Hence India is deeply concemed at the recent 
developments in Nepal following the dismissal of the 
multiparty govemment by His Majesty King Gyanendra 
on 1 February. An emergency has been imposed In that 
country, fundamental rights heve been suspended and 
several political leaders, joumalists, human rights activists 
and intellectuals have been detained. Some leaders have 
crossed over into India. 

Media censorship continues. Telecom Hrvlces have 
been curtailed. Indian television I'I8WI channels are not 
being carried by Nepalese cable aervice providers. MIt 
United Telecom ltd., an tndian joint venture company 
providing telephone services has not been allowed to 
operate since the imposition of the emergency. 

·LaId on the Table and 8110 pIacecIln Library 8H No. LT 1848 
Al2005. 
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The prolonged Maoist-sponsored bandh since 12 
February has disrupted normal life causing enQrmous 
hardships to the people of Nepal. It also affected industrial 
activity. It was called off only on 26 February. Political 
parties have decided to launch a joint agitation against 
the actions of the King from 8 March. 

The developments in Nepal constitute a serious 
setback to democracy and bring the monarchy and 
mainstream political parties in direct confrontation with 
each other. This can only benefit the forces that not only 
wish to undermine democracy in Nepal but the institution 
of monarchy as well. As a result, the task of both India 
and Nepal to address their shared security concerns has 
become difficult and complicated. We continue to believe 
that the prinCiples of multi-party democracy and 
constitutional monarchy, enshrined in the county's 
constitution will be adhered to in order to ens lire political 
stability in the country. 

The Government of India responded promptly and 
unambiguously to the developments in Nepal. We have 
in a fraternal spirit called for the early restoration of 
multiparty democracy, immediate release of political 
leaders and lifting of restrictions on their constitutional 
rights and removal of media censorship. We have streased 
the need and importance of forging a national consensus 
between the two constitutional forces, namely political 
parties and constitutional monarchy, to effectively deal 
with the political and economic challenges facing the 
country. Our views have been conveyed by our 
Ambassador to H.M. the King of Nepal. 

Following the developments in Nepal, we recalled 
our Ambassador in Kathmandu to New Delhi for 
consultations. He has since returned to Kathmandu and 
will reiterate our views to the Nepalese leadership. 

We are also in touch with other countries, to 
exchange views and share assessments in order to evolve 
a coordinated response of the intemational community to 
the developments in Nepal. 

In view of the current disturbed conditions in Nepal, 
the question of military supplies to Nepal is under constant 
review. 

India is concemed that a further deterioration of the 
situation in Nepal will result in spill-over effects across 
the open border. particularty in t;he neighbouring States. 
We have taken steps to st~engthen security in border 

areas. The Sashastra Seerna Sal which Is respoMibIe 
for guarding India-Nepal border has been asked to &tep 
up vigilance and patrolling along the border. 

Our links with Afghanistan go back many centuries. 
India-Afghanistan relations are underpinned by historical 
ties, cultural commonalities and continuous contacts 
between the peoples of the two countries. 

I visited Kabul on 15 February 2005. I met President 
Karzai, Baba-e-MllIat Ex-King Zahlr Shah and Foreign 
Minister Dr. Abdullah. The Mlnistel"8 of Health and Defence 
were also separately present at the ceremonial events 
organized in connection with the inauguration of the new 
surgical block of the Indira Gandhi Hospital which has 
been reconstructed with our assistance and handing over 
of 49 vehicles to the Afghan National Army respectively. 

We welcomed President Karzai's re-election In the 
presidential election held in October 2004. The people of 
Afghanistan, especially women, defied the threat the 
terrori8m and tumed out in large numbers to exercise 
their vote. 

As Hom'ble Members are aware, we are running 
several projects in virtually all parts of Afghanistan. These 
sectors include hydro-electricity, road construction, 
agriculture, Industry, telecommunications, information & 
broadcasting, education and health. 

In my discussions with the Afghan leaders, they 
expressed keen desire for further deepening of relations 
in every field and were generously appreciative of our 
assistance programmes. President Karzai described these 
as among the most effective. 

Subsequently President Karzai came on a working 
visit from 23-25 February 2005. He called on the President 
and had t~lks with the Prime Minister. During the 
discussions, the two sides reviewed bilateral ties in a 
comprehensive and cordial manner. President Karzal was 
accompanied by eight Cabinet Ministers, who had bilateral 
meetings with their Indian counterparts. Raksha Mantri, 
Minister of InfolT'lation and Broadcasting, Minister of State 
for Civil Aviation and I separately called on President 
Karzal. 

Two MoUs were signed during the visit. These 
Included an MoU on Cooperation In the field of Civil 
Aviation. This is aimed at building capacity and 
strengthening the institutional structure of Afghan civil 
aviation sector. The MoU on cooperation in the field of 



PHALGUNA 18, 1926 (s.tks) St.fflmtlnlfl by ~ 1118 

Media and Information calls for greater Interaction between 
media persons and radio and TV organizations of the 
two countries. 

India announced its commitment to fund and execute 
the construction of a power transmission line from Put-e-
Khumri to Kabul and a sub-station at Kabul, which has 
been described as a foremost priority project by President 
Karzai himself. It will bring electricity all the way from 
Uzbekistan to Kabul and a segment within Afghanistan. 
a distance of 200 krns.. over some of the most difficult 
terrain. would be undertaken by India. This will take India's 
commitment for Afghanistan's reconstruction to US$ 500 
million. 

Afghanistan today sutters from acute shortage of 
skilled and semi-skilled manpower. In the coming period, 
we also intend to focus on vocational training. 

The situation in Afghanistan is gradually stabilizing. 
We have also been able to consolidate further our 
relations with the people and Government of Afghanistan. 

I visited Pakistan from February 15 to 17, 2005. It 
was the first visit of an Indian Foreign Minister to Pakistan 
in almost 16 years. I met President Musharraf. Prime 
Minister Shaukat Aziz. and held extensive discussions 
with my counterpart. Foreign Minister Khurshid M. Kasurl. 

During my visit. agreement was reached with Pakistan 
to commence a bus service between Sri nagar and 
Muzaffarabad. Honourable members would recall that the 
proposal for the Srinagar-Muzaffarabad bus was first 
announced on October 22, 2003 by Shri Yashwant Sinha. 
the then External Affairs Minister. 

Agreement was also reached on starting a bus 
service between Lahore and Amritsar, including the 
religious places such as Nankana Sahib. Pakistan also 
agreed to work towards the early restoration of the 
Khokrapar-Munnabao rail link. These links would 
significantly enhance people-to-people contacts, which 
have provided palpable support to the present process. 

The Srinagar-Muzaffarabad bus service is expected 
to commence on 7th April 2005. Dates for the Amrttsar-
Lahore bus 'service and the Khokrapar-Munnabao rail link 
will also be finalized. 

On the Srinagar-Muzaffarabad bus service. let me 
clarify that all Indian and Pakistani nationals would be 
permitted to use this route across the LoC. Each aide 

will deSignate Its authority for receiving application forme 
for travel and for issue of travel permits at the checkpoint. 
On the Indian side. the designated authority is the 
Regional Passport Officer. Srinagar. The procedure 
adopted is without prejudice to our stated position on the 
issue of Jammu & Kashmir. The display of mutual 
flexibility has enabled the two sides to take a significant 
step in responding to humanitarian consideratIons, 
particularly the opportunity for divided families to meet 
each other with relative ease and convenience. 

We have also agreed to look at a pipeline through 
Pakistan subject to satisfaction of our concerns related 
to security and assured supplies. This would also 
contribute to widening of our economic inter-linkages. 

During my visit to Islamabad. following additional 
agreements were reached: 

(i) Between now and July, agreements will be 
finalized on Pre-notification of Mi88i1e Tests, 
MOU between Indian Coa.tguarda and 
Pakistan's Maritime Security Agency, and MOU 
between Narcotics Control Authorltlea. 

(Ii) Discussion would be Initiated on agreements :)1'1 

reducing Risk of Nuclear Accidents o· 
Unauthorized Use of Nucle.r Weapons 
Preventing Incidents at Sea. 

(Iii) Further measures to alleviate the aituatio'l ')f 
civilian prisoners and apprehended fisher ... ,~n 
would be taken. I impreaMCI upon the Foreign 
Minister of Pakistan the need to reIeaIe the 
apprehended fishermen along with their bo .... 
and to expedite their retum. 

(iv) It was agreed to continue with efforta for early 
re-establlshment of our respective Consulat .. 
General In Karachi and Mumbal. 

The iaaue of Baglihar Hydroelectric Power project In 
J&K was raised by Pakistani leaders. We pointed out to 
them th.t the project was fuHy in conaonance with the 
Indus Waters Treaty of 1960. to which we remain 
committed. I also conveyed that the last round of bilateral 
technical discussions had registered progrei>8 In our view, 
and If the discussion had been continued there could 
have been even greater convergence of views. While 
expresaing our willingness to retum to bilateral dllcllI8lona, 
I said that Pakistan's reference to the World Bank to 
seek the services of a neutral expert was premature. 
Members are aware that the project is of great significance 
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for the economic development of J&K, and we Intend to 
continue with the project. 

On my way back, I visited Lahore where I addressed 
a group of media persons and prominent citizens at a 
meeting organised through SAFMA (South Asia Free 
Media Association). I called on the Govemor of Punjab, 
Lt. Gen. (Rtd) Khalid Maqbool, while the Chief Miruster 
Chaudhary Pervez Elahi graciou81y hosted a lunch for 
me. At the lunch, I had a useful discussion with 
Chaudhary Shujaat Hussain, President of Pakistan Muslim 
League. 

The atmosphere in all these meetings was relaxed, 
friendly and positive, with emphasis on commonalties, and 
importance of people to people contacts. 

My visit took place in the overall context of improving 
bilateral relations with Pakistan. We intend to impart further 
momentum to the present process. 

As Honourable Members are aware, significant 
developments have taken place in India-Pakistan relations 
since April 2003. Relations have been restored at the 
level of High Commissioners, transport and communication 
links have resumed, one round of the Composite Dialogue 
has been completed. As aeries of technical level and 
Composite Dialogue related meetings have been held on 
schedule. Another round was initiated during the Foreign 
Secretary level talks in . December 2004 in Islamabad. 

People to people exchanges are taking place across 
the spectrum in large numbers. There has been a 
resumption of visits by pilgrim groups. Our High 
Commission is currently Issuing close to 7,000 visas per 
month. This month, we expect to Issue an additional 8,000 
visas. over and above this number to cater to the 
requirements of thClse coming to watch the India-Pakistan 
cricket series In India. 

The ceasefire has held for more than a year. The 
bilateral process has been given impetus through 
maintenance of high le.el contacts: PM met President 
Musharraf in New York in September 2004; Pakistan PM 
Shaukat AzIz visited New Delhi on November 23-24, 2004. 

Some progress has also been achieved on the 
humanitarian issue of fishermen and civilian detenues. 
D'urlng the Foreign Secretary level talks in December 
2004, it was intllr-alill agreed that both sides would give 
consular access to all prisoners under their custody. 
Following the visit, Pakistan has provided consular accees 
to approximately 100 civilian prisOrlers and 650 fishermen 

in January and February 2005. We are conttnuing to 
prase Pakistan on the Issue of 54 mission defence 
personnel. 

On the Sir Creek Issue, a Joint Survey of the 
boundary . pillars in the horizontal segment of the 
International boundary In the Sir Creek area has also 
been aucceastully concluded in January 2005. 

Thus meaningful progress has been achieved and 
the Government intends to continue with the present 
process in an atmosphere free from terrorism and 
violence. Govemment have made it clear that the process 
is critically dependent on the fulfilment of January 6, 2004 
commitment of President Musharraf not to permit any 
territory under Pakistan's control to be used to support 
terrorism in any manner. 

12.07 hr8. 

ELECTIONS TO COMMITTEES 

(I) Commltt.. on Public Account. 

/Engllsh} 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): I 
beg to move: 

"That the Members of this House do proceed to elect 
in the manner required by sub-rule (1) of Rule 309 
of the Rules of Procedure and Conduct of Business 
In Lok Sabha, fifteen members from among 
themselves to serve as members of the Committee 
on Public Accounts for the term beginning on the 
1st May, 2005 and ending on the 30th April, 2006." 

MR. SPEAKER: The question Is: 

"That the Members of thle. House do proceed to elect 
In the manner required by sub-rule (1) of Rule 309 
of the Rules of Procedure and Conduct of Business 
in Lok Sabha, fifteen members from among 
themselves to serve as members of the Committee 
on Public Accounts for the term beginning on the 
1st May, 2005 and ending on the 30th April, 2006." 

rhtI motion W88 1IdoptwJ. 

PROF. VIJAY KUMAR MALHOTRA (South Deihl): I 
beg to move: 
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"That this House do recommend to Rajya Sabha that 
Rajya Sabha do agree to nominate seven Members 
from Rajya Sabha to associate with the Committee 
on Public Accounts of the House for th9 term 
beginning on the 1st May. 2005 and ending on the 
30th April. 2006 and do communicate to this House 
the names of the Members so nominated by Rajya 
Sabha." 

MR. SPEAKER: The question is: 

"That this House do recommend to Rajya Sabha that 
Rajya Sabha do agree to nominate seven Members 
from Rajya Sabha to associate with the Committee 
on Public Accounts of the House for the term 
beginning on the 1st May. 2005 and ending on the 
30th April, 2006 and do communicate to this House 
the names of the Members so nominated by Rajya 
Sabha." 

Thtl mollon was adDpltK/. 

(II) CommlttH on W.lfare of Scheduled ca.t •• 
and Scheduled Tribe. 

[Translation} 

DR. SATYANARAYAN JATIYA (Ujjain): Sir. I beg to 
move: 

"That the members of this House do proceed to elect 
in the manner required by sub-rule (1) of Rule 331 B 
of the Rules of Procedure and Conduct of Business 
in Lok Sabha, twenty members from among 
themselves to serve as members of the Committee 
on the Welfare of Scheduled Castes and Scheduled 
Tribes for the term beginning on the 1st May. 2006 
and ending on the 30th April, 2006." 

{English} 

MR. SPEAKER: The question is: 

"That the members of this House do proceed to elect 
in the manner required by sub-rule (1) of Rule 331B 
of the Rules of Procedure and Conduct of Business 
in Lok Sabha, twenty members from among 
themselves to serve as members of the Committee 
on the Welfare of Scheduled Castas and Scheduled 
Tribes for the term beginning on the 1st May. 2005 
and ending on the 30th April, 2006." 

The mollon was sdopftJd. 

Gfllnts-Rallways, 20()4.05 

[TllN1sJslionj 

DR. SATYANARAYAN JATIYA (Ujjaln): Sir. I beg to 
move: 

'"That this House do recommend to Raiya Sabha that 
Rajya Sabha do agree to nominate ten members 
from Rajya Sabha to associate with the Committee 
on the Welfare of Scheduled Castes and Scheduled 
Tribes of the House for the term beginning on the 
1st May, 2005 and ending on the 30th April. 2006 
and do communicate to this House the names of the 
members so nominated by Rajya Sabha.· 

(English} 

MR. SPEAKER: The question Is: 

"That this House do recommend to Rajya Sabhe that 
Rajya Sabha do agree to nominate ten members 
from Rajya Sabha to associate with the Committee 
on the Welfare of Scheduled Cast .. and Scheduled 
Tribes of the House for the term beginning on the 
1st May, 2005 and ending on the 30th April, 2006 
and do communicate to this House the names of the 
members so nominated by Rajya Sabha.· 

The mol/on WAf «Iop/tKI. 

12.09 hr •. 

DEMANDS FOR SUPPLEMENTARY 
GRANTS-RAILWAYS, 2004-2005 

(English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): Sir, I beg to preeent a 
statem.nt (Hindi and Engllah v.relone) showing the 
Supplementary Oemanda for Grantl in respect of the 
Budget (Railways) for 2004-2006. 

[Placed in Library. StHI No. LT 1648 BI2OO5] 

(English} 

MR. SPEAKER: I am very happy and thankful to all 
the hon. Members for their kind co-operatlon. Now we 
have got a very important item of buaineaa which has to 
be disposed of. namely. the Motion of Thanks to the 
Rashtrapatljl for his addr .... 
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[Mr. Speaker] 
Now. the motion was moved and seconded. I hope 

we shall have a very constructive discussion on the Motion 
of Thanks. I seek the cooperation of all sections of the 
House in this regard. I shall try to cooperate with every 
hon. Member to the extent possible. If time permits, we 
can sit longer for which I have no objection. I seek your 
kind co-operation. But the debate has to be completed 
today and the han. Prime Minister is due to speak 
tomorrow. There is a request which we shall look Into 
later on. 

But before we come to that, Matters under Rule 377 
listed for the day may be treated as laid on the Table of 
the House. 

12.10 hrs. 

MATTERS UNDER RULE 3n* 

(I) Nee": to construct • Ro.d OVer Bridge .t 
LC·371 ne.r Tadep.lIIgudem In Andhra 
Pr.de,h 

(English) 

SHRI K.S. RAO (Eluru): Tadepalligudem is an 
important commercial town on Chennai-Kolkata NH-6 and 
serves a large hinterland in the district which is popularly 
know as Rice Bowl of the State. There is a constant 
demand from all the circles for construction of ROB over 
Lie 371 near Tadepalligudem which connects the National 
Highways and the State Highway to Aswaraopet. Due to 
lack of ROB facility at L C 371, existing ROB nearly a 
kilometer away is over pressed and congested and unable 
to serve the traffic with more than 2 lokh TUVs and Its 
equivalents. Hence, there Is an immediate need for 
construction of ROB at LC 371. The State Govemment 
IS wilUng to cl)mmit its share of 50%. I, therefore, strongly 
recommend the Union Govemment to issue necessary 
orders for the construction of ROB. 

(II) Need to formulate a comprehenelve plan to 
s.ve the live' of children lufferlng from 
congenital dl ..... 

(English! 

SHRI L. RAJAGOPAL (Vijayaw.da): One of the 
important priorities of the Natlon.1 Common Minimum 
Programme is to raise public spending on health from 

'Treated as laid on the Table of the House. 

0.9% of GOP at pnt88nt to minimum 2-3% of GOP OVer 
the next five years. I take this opportunity to say that 
lives of lakhs of children suffering from congenital diseases 
and such other diseases can be saved with operations. 
but in majority of cases, the parents are from BPL and 
they cannot meet such costly treatment. Ultimately the 
children die. According to my survey, in my own 
constituency more than 5000 children are suffering from 
such ailments. In my own constituency, the cost would 
be around Rs. 60 crores and nation Wide it would be Rs. 
25,000 crores. National Illness Assistance Fund provides 
financial relief to BPL patients suffering from life 
threatening diseases to receiVe treatment at any &\Jper-
Speciality or other Government hospitals. Total fund 
availability of the Society during the year 2004-06 is 
Rs. 2.48 crore including Government of India grant of 
As. 1.30 crore. During 2003-04, financial aseistance of 
Rs. 78.64 lakh was granted to patients. This Is very 
meagre amount. I am of the view that a system could be 
devised with the participation of Insurance companies, 
Government hospitals, corporate hospitals, State 
Govemments and Central Govemment. The funds on the 
above lines should be set up in all the States and districts 
with the Central participatlonlfundlng. It is, therefore, 
necessary that Govemment make matching grants to the 
States and districts for starting such funds. Provision can 
alsCi be made for enabling Members of Partlament to 
contribute to such funds from their MPLAD fund. 

(III) Need to Nt up a Poat graduate Inatltute of 
Medical Sclencea and R .... rch Centre at 
Jalandhar, Punjab 

SHRI GURJEET SINGH AANA (Jalandhar): At 
present, there Is only one Post Graduate Institute of 
Medical Sciences & Research Centre known as PGI at 
Chandigarh, which is providing medical facilities to the 
people of Punjab, Himachal Pradesh, Haryana, Westem 
U.P., Jammu and Kashmir, and Chandigarh. PGI 
Chandigarh hardly meets the dire and immediate needs 
of the people of these areas and is breaking down under 
tremendous load it is carrying. 

Jalandhar is located in the heart on Punjab and is 
the best location for setting up an institution like PGI in 
association with the local Medical College. This will be 
convenient to the people of Jammu and Kashmir, 
Himachal Pradesh and Haryana; and would reduce the 
pressure at PGI Chandigarh, besides lead time for patients 
suffering from accidents, epidemic and disasters would 
be reduced. 
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The Government has already cleared the proposal 
for setting up six AUMS like hospitals in the States of 
Bihar, Orissa,Chhattisgarh, Madhya Pradesh, Rajasthan 
and Uttaranchal. Apart from this, the Expenditure Finance 
Committee has. also given clearance to invest Rs. 120 
crores in' one hospital each in six States to upgrade 
them to the level of AIIMS. These States are TamH Nadu, 
West Bengal, Andhra Pradesh, Jammu & Kashmir and 
Jharkhand. But unfortunately Punjab is nowhere In picture. 

It is requested that one such facility be also approved 
for Punjab based at Jalandhar. With the setting up of a 
Green Field International Airport between Jalandhar and 
Ludhiana, there is a Rs. 10,000 crores market for medical 
outsourcing. 

(Iv) N .. d to withdraw the move to privatize the 
electricity department In Daman and Diu and 
Dadra and Nagar Haven 

[Translatlon/ 

SHRI DAHYABHAi VALLABHBHAI PATEL (Daman 
and Diu): Mr. Speaker, Sir, there is a move to privatize 
and corporatiz8 electricity in Daman and Diu and Dadra 
and Nagar Haveli. We earn a profit of Rs. 240 crores 
annually from electricity department in Daman-Diu and 
Dedra-Nagar. Haveli and hand it over to the Central 
Government. What is the need to prepare the blue-print 
for the privatization and corporatization of electricity In 
Daman-Diu and Dadar-Nagar Haveli by the Ministry of 
Home Affairs and the Administration of Daman? The 
Administration of Daman has paid an amount of Rs. 70 
lakhs as consultation charges to a company namely Power 
Grid for the privatization and corporatlzation of electricity. 
What is the need to incur this expenditure? As per the 
Electricity Act the Electricity Board which earns profit Is 
not required to be privatized and Corporatized. Our 
electricity board earns annual profit of Rs. 240 crores. 
While electricity has not been privatized and corporatised 
in Andaman and Nlcobar Islands, what is the need to do 
so in Daman-Diu and Dadra-Nagar Haveli. The Ministry 
of Home Affairs and the Administration of Daman intend 
to privatise electricity but the general public of Daman-
Diu and Dadra-Nagar Haveli, the labour class, the political 
and employee organisations, the industrialists and the 
public representatives-all of them are against the 
privatisation of electricity distribution. 

I would,' therefore, request the Government to 
immediately reject the proposal and Issue orders to the 
Administration forthwith in this regard so that the general 
public of this Union TerrHory could heave a sigh of relief. 

(v) Need to review the norml of the NatiOMI 
Crop Inlurance Polley with a view to 
protecting the Intereatl of humera 

SHRI RAGHUVEER SINGH KOSHAL (Kota): Mr. 
Speaker, Sir, the National Crop Insurance Policy Ie tuming 
out to be Impractical. As per the rules and procedures of 
the crop insurance policy, survey of crops would be 
conducted and the damage be compensated for 
accordingly only on damage of crops in the entire Tehsil. 
The Insurance officials say that they have made insurance 
of the corps taking in account the T ehsil as a unit. The 
farmer cannot be benefited from it individually. 

I myself am a farmer and I am fully aware of that. 
What to speak of the crop damage in the entire Tehsll, 
sometimes even the whole crop of a village is not 
damaged at a time. For instance, sometimes, the damage 
to the crops is caused by hailstorms and frost in some 
areas of a village and some other area thereof remain 
unaffected. The problems like the outbreak of diseases 
and insecta-attack or non-germination due to inferior 
quality of seeds do not destroy all the crops of an entire 
Tehall simultaneously. In the same way the floods In the 
rivers and rivulets dastroy the crops in the embankment 
areas. Therefore, making of risk assessment of crop 
insurance by taking into account the T ehsll as a unit 
would be highly impractical. 

Due to crop insurance the farmers are faced with a 
serious problem while taking loans from the Banks. The 
lending banks deduct the amount of premium from the 
amount of loan. If a farmer borrows from two financial 
institutions, both of them deduct the premium of insurance. 
Premia are deducted even from the non-crop loans. 
Certain crops have been covered under the crop 
insurance and the amount of premium hu been fixed 
category-wise. The Insurance companies deduct the 
premium amount without consulting with the farmers and 
without giving any receipt to them. 

(vi) Need to retain the B-2 atatUI Hoarded to 
Atmer city In RaJalthan 

PROF. RASA SINGH RAWAT (Ajmer): Mr. Speaker 
Sir, Ajmer, the Centre place of RajuttwI and an Important 
city from the point of view of hietory, tourlam, education, 
religion and geography has a unique place in the country. 
This city was categorised as B-2 cIau city on the baste 
of the census 1991 by the Union Government and on 
this ground thousands of employee. of the Central 
Government as well as of the State Govemment were 
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getting H.R.A. and the C.C.A. as per B-2 classification of 
the cities. But almost 2-3 months ago the Ministry of 
Finance has degraded the status of this city from B-2 to 
C on the basis of the census-2001 vide Its notification 
taking the population of the Ajmer Municipality below 5 
lakh. Consequently thousands of employees belonging to 
the Central as well as the State Govemment are agitated. 

Thousands of people visit Ajmer and stay there as 
the famous 'dargah' of Khwaja Sahib is situated there 
and also situated in its vicinity is the important pilgrim 
place of 'Pushkar'. Many offices of the Central and the 
State Governments are situated In Ajmer region and 
restrictions have been imposed on the sale and purchase 
of lands in many surrounding villages by the Town 
Improvement Trust, Ajmer. If the entire area is included, 
the population of this town goes above 5 lakh. As per 
the census-2001 the population of Ajmer city was 
4,85,575. Taking into account annual population growth 
rate of 2.7% this number has increased to 5,60,000 In 
2005. 

The Government of India is therefore, requested to 
restore the earlier status of B-2 to the city of Ajmer as 
a special case in view of the larger interest of thousands 
of the Central and State Government employees working 
there and not to reduce or recover the amount of H.R.A. 
and C.C.A. from them in any event. 

(vII) Need to provide air connectivity linking 
Neemuch district In Madhya Pradesh 

DR. LAXMINARAYAN PANDEY (Mandsaur): Mr. 
Speaker Sir, Neemuch a neighbouring district of Rajasthan 
is an important place. It has the historically and 
archaeologically Important Fort of Chittor in Its vicinity. 
Neemuch which has previously been the headquarters of 
the C.R.P.F. is at present a very large C.R.P.F. training 
centre from where trained C.R.P.F. men are immediately 
sent as and when required in various parts of the country. 
Neemuch and its surrounding areas have large cement 
factories and there is an alkaloid factory at Neemuch 
itself. The distinct of Neemuch is commercially linked to 
Rajasthan and Gujarat but this region lacks air 
connectivity. Though a large tract of land has been 
acquired for Airport and lakhs of rupees have been spent 
by the Government of India, there exists only a large 
runway for small and big aircraft. The Hon'ble Governor, 
the Chief Ministers of various Statae and ttle Central 
Ministers land and take flights from ~ere time to time. 
There has been a demand for providing air connectivity 

to this place from the entrepreneurs,. buslneaamen, public 
at large of this area and even at the administrative level. 
A request has also been made by the State Government 
in this regard. 

I would therefore like to request the Minister of Civil 
Aviation to take necessary action to provide faoility of 
air-connectivity to the citizens of Neemuch district and of 
the entire region by converting the present runway 
developed for air travel into an air-port. 

(viII) Need to undertake timely ntvlalon of royalty 
payable on coal 

[Englishj 

SHRI BIKRAM KESHARI DEO (Kalahandi): There are 
disparities in the rate of revision of coal royalty on different 
grades. As per the revision of royalty on coal In August, 
2002, the royalty on super grade coal (A, B, C and 0) 
has increased only by 38 times since 1971. Due to large 
variation in the sale of prices of same F and G grade 
coal at pit mouth fixed for different coal subsidiaries, for 
which Orissa 1088S substantial sales ·tax. The eele price 
of F & G grade coal at pit mouth for Singaneri CoIIieri88 
Company Limited (SCCL) is Rs. 61B/-and Rs. 4851-per 
tonne w.e.f. 19.9.1999 but in case of Mahanadi Coal 
Limited for the same grades was Rs. 341/-and As. 243/ 
-per tonne w.e.f. 31.5.1999 but even after Increase w.e.f. 
1.1.2002 the price is as low as Rs. 36l1-and Rs. 250/-
per tonne. The Eleventh Finance Commission had 
recommended that if the rate of revision of royalty Is not 
effected In time, the State should be compensated to 
grant-in-aid. So, there should be timely revision of royalty 
on coal and other urban minerals on MAd-vale rom" basis 
and in case of delay the States should be compensated 
through grant-in-aid. 

(Ix) Need to Implement the declalon to take over 
the townahlp and water t .... trn.nt plant of 
HFCL by the ANnaol Durgapur Development 
Authorltl.. (ADDA) without caualng any 
financial burden to the ax .. mployaaa of HFCL 

SHRI SUNIL KHAN (Ourgapur): On 31.12.2002, it 
was decided in a Joint meeting of respective authorities 
that Asansol Ourgapur Development Authorities would 
submit an expression of interest to Department of 
Fertilizer, Govemment of India to purchase entire township 
and water treatment plant of H.F.C.L. But thert¥lfter, no 
decision could be achieved 88 there wu difference of 
opinion on the value of township and water treatment 
plant. On 3rd August, 2004, It was decided that ADOA 
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will pay Rupees 13.73 crores to Department of Fertilizers 
for the entire property. But in the month of January, 2005, 
it has been made known that 400 quarters would be 
handed over to Ministry of Home, which was not a part 
of negotiation in any stage. Since December, 2003, the 
ex-employees' of HFCl were forc"d to deposit Security 
Deposit ranging from Rs. 2 to 8.5 lakhs and requisite 
charges for the rental lease upto 30th November, 2004. 
Now the ex-employees have been asked to deposit further 
advance on account of rental, electric and civil amenities 
for the period of 1.12.2004 to 30.12.2005. 

I request the Govemment to follow the decision taken 
on 3rd August, 2004 in toto without imposing any further 
financial burden on the ex-employees of HFCL. 

(x) Need to conduct a survey for laying new rail 
lines linking Hamlrpur Road (U.P.)-Harpalpur 
(M.P.) and Ural-Mahoba In Uttar Pradesh 

/Translation] 

SHRI RAJ NARAYAN BUDHOLIA (Hamirpur, U.P.): Mr. 
Speaker Sir, in my constituency, the are Rath, Charkhari 
Tehsil headquarters and Hamirpur District headquarters, 
which are completely deprived of train facility. There is a 
long standing demand of the people of the area that 
from Hamirpur Road to Harpalpur, Madhya Pradesh via 
Hamirpur, Vivar, Muskra-Rath and from Ural to Mahoba 
via Rath-Charkhari, there Is an immediate need of laying 
a new rail line. 

Therefore, I would like to request the hon'ble Minister 
of Railways to give sanction for laying new rail line linking 
above places by conducting surveys Immediately so that 
the people of the region. businessmen and touriats could 
get the benefits of train facility. 

(xl) Need to develop an express highway from 
Cuttack to Paradeep by indian 011 Corporation 
by drawing up a 'Speclsl Purpo.. Vehlcte' 

{English] 

SHRI B. MAHTAB (Cuttack): For the construction of 
an Oil Refinery of Oil India Corporation at Paradeep an 
agreement was signed between 10C and Government of 
Orissa on 16th February, 2004 for completion of the 
project by 2009-2010. The production capacity of the 
proposed refinery has been increased from 9 MTPA to 
15 MTPA with projected investment enhanced to 
Rs. 20,000 to Rs. 25,000 crores In order to Improve its 
viability. This would generate employment opportunity to 

around 10,000 persons In direct and ancillary Industries. 
Now, it has become necesaary on the part of IOCl to 
re-asaess the capacity .:If water supply keeping in view 
the enhanced scope of the project and to cater the 
requirement of ancillary Industries in the area. 

I urge upon the Government to impress upon 10Cl 
to form a SPV or participate in a SPV for dfvelopment 
of Express Highway road from Cuttack to Paradeep. 
Keeping in view the heavy traffic on the road during the 
time of development of the project, this road needs to be 
developed by 10Cl as an infrastructure to the Mega 
Project and this couJd be Implemented through a SPV by 
IOCl immediately. I would also requelt the Govemment 
to instruct the authorities to complete the project within 
the agreed time frame. 

(xII) Need to open Medical and Engineering 
colleg.. In Huarlbagh district, Jharkhand 

/Translation] 

SHRI BHUVANESHWAR PRASAD MEHTA 
(Hazarlbagh): Mr. Spaaker, Sir, the Hazarlbagh district 
headquarters of North Chhotanagpur In Jhartdland has 
been famous worldwide for 'MICA'. The country receives 
the maximum quantum of Coal from Jhartdland. Six out 
of Eight Damodar Valley Corporation Projects are in the 
North Chhotanagpur district. Both the Union and the State 
Govemments earn billions of rupees from this place. 

Mr. Speaker, Sir, even after 57 years of freedom 
there is not a single medical and engineering college in 
this district headquarters. There is no Institute for doing 
even a Diploma Course. In the absence of any higher 
level educational institution thousands of students of the 
district, whose economic condition is poor, have to migrate 
to other States. The brilliant students of our district are 
deprived of higher education. 

Mr. Speaker, Sir, through you I would like to urge 
the Union Government to propose to open Medical, 
Engineering and Diploma colleges in the Hazaribagh 
District headquarters immediately. 

(xIII) N .. d to set up e 'Neture Park' at Qureghar 
In Sata,. dletrlct of Maharasht,. 

[English} 

SHRI SHRINIWAS DADASAHEB PATll (Karad): 
There is utmost need to develop 200 hectares of forest 
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[Shri Shriniwas Dadasaheb Patil] 

land to create nature park at Gureghar in Tehsil 
Mahabaleshwar in Satara district of Maharaahtra which is 
a eco-sensitive Zone and a tourist destination. Nature 
park will create awareness for preservation of nature 
amongst the masses coming to the place as a tourist 
and would also preserve the bio-diversity of the area. 
Further. rare species which are under threat of extinction 
can also be preserved. 

(xlv) Need to formulate a comprehensive p18n to 
check the Inundation cauaed In Bihar In the 
rainy a.a.ona due to flow of river wat •• 
originating trom Nepal 

/Tmnsl.7fionj 

SHRI RAJIV RANJAN SINGH 'LALAN' (Begusarai): 
Mr. Speaker Sir, Bihar is a State situated on the Ganga 
basin and the river Ganga is a source of life for the 
people of this country, 1J0wever Bihar is backward Inspite 
of being situated on its banks. There are misconceptions 
about the resources available within State and these are 
not bein~ utilised properly. National Water Development 
Agency has planned to divert the Ganga water elsewhere 
by formulating some canal projects. They, infact, seem to 
believe that the Ganga has plenty of water more than 
required by the State of Bihar. Thus, it has to be diverted 
elsewhere, however the reality is not so. The water of 
Ganga is available is less than the requirement of Bihar. 
However the water brought about by the rivers flowing 
from Nepal in the rainy season certainly becomes a cause 
of devastation. I would like to suggest to the Govemment 
to get a detailed analysis done in respect of the water 
of these rivers In the rainy season and make a plan to 
divert the surplus water as a result of which not only 
Bihar would be benefited but the country also would gain 
certainly. In this way like, Punjab and Haryana, Bihar 
would also become a State In fulfilling the foodgralns 
requirement of the country. 

(xv) Need to build and repair road. In 
Muzaffamagar, U.P. under the Pradhan Mantrl 
Gram Sadek yotana 

[Translatlionj 

SHRIMATI ANURADHA CHOUDHARY (Kairana): Mr. 
Speaker Sir, under the Pradhan Mantri Gram Sadak 
Yojana started by the Govemment in the country the 
roads of various regions of Muzaffamagar in Uttar Pradesh 
are in dilapidated condition and the roads of these regions 

PrssHMnt's AoI:tmss 

mainly connect to the National Highway. However, during 
the year 2004-2005, the conatructlon and repair work of 
theee roads have not been carried out properly. The 
Central Government has not done the repair work of the 
roads of these regions in a planned manner. The 
Govemment spends crores of rupees every year for the 
development of roads. Funds should be eUocated for the 
roads of the Muzaffarnagar. Those schemes, which were 
started by the Government during the last year, should 
be completed at the earliest. 

[Tmnsl8tionj 

PROF. VIJAY KUMAR MALHOTRA (South Deihl): Mr. 
Speaker, Sir, I have stated with your permission that 
there is a convention to make the senior most member, 
the Protem Speaker. This convention has not been broken 
anywhere till now, however in Jharkhand, the member 
coming fourth In seniority has been made the Protem 
Speaker. . .. (Intenvptions) 

[Englishj 

MR. SPEAKER: We have nothing to do with it. This 
House has nothing to do with it. 

... (lntenvptiOll8) 

[TrsnsIBtionj 

PROF. VLJAY KUMAR MALHOTRA:. Mr. Speaker, Sir, 
s Christian member is also being nominated there 
... (Inlt1nvptions). We would like the leader of the House 
to give an assurance here that this would not happen. 
... (lntenvptiOll8) Sir, effort are being made to convert the 
minority into majority there ..• (Inftmllptions) 

[English] 

MR. SPEAKER: The Central Government has nothing 
to do with It. You have raised It and It Is entirely for 
them to decide. I cannot compel them. 1 cannot compel 
anybody. 

. .. (lntenvptiOll8) 

12.11 hr •• 

MOTION OF THANKS ON THE 
PRESIDENrS ADDRESS-Conto: 

[English] 

MR. SPEAKER: Hon. Members, let ua now come to 
item No. 26, namely, further consideration of the Motion 
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of Thanks on the President's Address moved by Shri 
Pawsn Kumar Bansal and seconded by Shri Ajay Maken. 

Hon. Members whose amendments to the Motion of 
Thanks have been circulated, may, if they desir~ to move 
their amenc:kT)ents, send slips to the Table within 15 
minutes indicating the serial numbers of the amendments 
they would like to move. Those amendments only will be 
treated as moved. 

A list showing the serial numbers of amendments 
treated as moved will be put upon the Notice Board 
shortly thereafter. In case any Member finds any 
discrepancy in the list, he may kindly bring it to the 
notice of the Officer at the Table immediately. 

Motion moved: 

"That an Address be presented to the President in 
the following terms: 

'That the Members of the Lok Sabha assembled in 
this Session are deeply grateful to the President for 
the Address which he has been pleased to deliver 
to ~oth Houses of Parliament assembled together on 
February 25, 2005'," 

Now, Shrl George Fernandes may speak. 

[Tmns/ation} 

SHRI GEORGE FERNANDES: Thank you, Mr. 
Speaker. Sir. 

On listening to and going through the President's 
Address, it appeared to me that there are so many things 
we can agree with but there are various other things 
which are not possible to accept. In the beginning of his 
Address, the President has stated that 

[English} 

Min the span of three quarters of a year that the 
United Progressive Alliance Government has been in 
office, considerable time and energy has already been 
devoted to the implementation of the National 
Common Minimum Programme." 

{Tmnslstion} 

This is only one-third of the fact. It is so because it 
is being stated by the persona in the govemmenfa allies 

and I would like to atate that SM Prakaah Karat of CPI 
(M), has pubtically declared that 

[English} 

-Nine month have passed but there Is no proof that 
it is taking stepe to fulfil the commitments made in 
the CLP." 

{Tmnsliltion} 

Why this wrong fact has been made to be declared 
through the President is beyond my comprehension 
... (/ntsnuptions) 

Mr. Speaker Sir, the President speaks one more thing 
that All the people are prosperous and everything is going 
smoothly. It is also not possible to take It for granted 
because nothing of this sort seems to happen. He says 
that the Congress is like a leopard that won't change 
spots'. 

The member of the party, with the support of which 
the Congress party is running Its Government, is saying 
that it Is such an animal which would never change. Mr. 
Karat might be having some reasons for saying this 
because he Is not only supporting the Government but 
also giving them guidance, however, the foremost thing 
which I would like to place before you and the House is 
that the various things which are not correct, are contained 
In It. This Is the fact spoken straightway by the then 
Mahamantrl of the Congre .. party. He says 

"The Congress will publish booklets after November 
17th on the use of panchayati 111/ funds, industry, 
agriculture, law and order and the deaths of 11,000 
political workers.· 

[English} 

He further says: 

"The ruling Marxists have been using the panchayati 
raj funds for party work, building party offices in the 
State. The Congress wanted to give them sleepless 
nights in the coming days.-

{Tmns/ation} 

In this background, it is wishful thinking that all of 
them are striving to provide a stabie government by 
shOWing a great deal of comradeship and affectionate 
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[Shri George Fernandes] 

relation. I had told that only one third of It was true. But 
it is the complete truth. 

Mr. Speaker, Sir if the beginning is like that, then 
how can one believe their tall claims. Their published 
manifesto glvas much emphasis on employment 
generation. But, that declaration changed a lot in their 
budget and it became quite different In President's 
Address. What should we believe? You have said in the 
manifesto: 

/English} 

"The UPA Government will immediately enact a 
National Employment Guarantee Act." 

[Trsnslation} 

Where is that immediate enactment and where is 
that Act? If it has been published, then what is the reason 
for its non-implementation? 

/English} 

"This will provide a legal guarantee for at least 100 
days of employment to begin with on asset-creating 
public works programmes every year at minimum 
wages for at least one able-bodied person in every 
rural and middle class family." 

[Trsnslation} 

The above mentioned quotation is from the manifesto. 

/English} 

I now refer to the National Rural Employment 
Guarantee Scheme mentioned in this year's Budget. I 
quote: 

"After the National Food for Work programme was 
launched in November 2004, provision was made for 
the cash component and the foodgrain component. 
In overall terms, the expenditure in the current year 
is estimated at Rs. 4,020 crore. For 2005-06, a 
provision of As. 5,400 crore for the cash component 
and 50 lakh MT of foodgrains have been made and, 
in overall terms, the allocation will increase to As. 
, , ,000 crore. It is Government's intention to convert 
this programme into the National Rural Employment 
Guarantee Scheme. When fully rolled out, the 
Scheme will provide livelihood security for crores of 
poor families, and I promise to. find the money for 
the programme." 

I repeat the 88ntenee "t promise to find the money 
for the programme." 

[Trsns/stlon} 

It means that no money has been a/totted till date. 
But, the matter does not end here. There Is something 
else in the President's Address which is as follows: 

/English} 

"To take care of those who are likely to be left behind 
by development processes and to ensure that there 
is a safety net, especially in some of the more 
backward regions of the country, my Government has 
come forward with a National Employment Guarantee 
Bill. This Bill before Parliament will provide legal 
guarantee for at least 100 days of employment to at 
least one person in every poor household initially in 
some of the most backward districts of the country." 

[Tf1If!Slation} 

Mr. Speaker, Sir, I am unable to understand why 
this Govemment can-not reach a consensus on such an 
important issue of employment. I would like the Prime 
Minister to clarify all the aspects of this issue while 
delivering his speech. Another issuelelated to this one 
is the Issue 'Bharat Mahaan', While elaborating the 
concept of 'Bharat Mahaan', the Hon. President has said 
in his speech. ... (In/srruptions) 

[English} 

MR. SPEAKEA: No whisperings pleasel 

[Trsnsllltion} 

SHRI GEOAGE FERNANDES: Mr. Speaker, Sir, he 
has raised a point in the last part of his speech and in 
It he framed a concept that, 

[English} 

"Aural India should be seen as a growth engine and 
public investment is required in the area of rural 
infrastructure to unleash its growth potential. My 
Government proposes to undertake a major pian for 
rebuHding rural India called 'Bharat Nlnnan'. This will 
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be a time-bound business plan for building rural 
infrastructure .... He says these things and at the end, 
he says: "The details of this programme will be 
outlined by the Union Finance Minister in his Budget 
Speech." And what does the Union Finance Minister, 
in his Budget Speech, has to assure and fulfil the 
point made by the President? It is a very long 
statement that he has made which I do not want to 
read here. All that he has conveyed is: 'Bharat 
Nirman' will require huge resources. Government 
believes that 'Bharat Nirman' is an achievable project 
and it is our intention to give rural India a new deal 
fully involving Panchayati Raj Institutions in the 
planning and implementation." 

/Translation] 

The issues raised by the Hon. President and the 
contents of his vision for India were kept In such a 
situation that one cannot believe whether they would be 
implemented or not. 

It has been stated through the Hon. President's 
speech that our democracy is strong and also that it 
should not follow the path of violence. One should prefer 
ballot to bullet. The effect of the ballot is evident. The 
extent to which this government is committed to 
democracy is also evident. They have started this process 
in Goa and extended it upto Jharkhand. Now they are 
exploring the possibility of extending it upto some other 
States. The veteran al1d new cadres of Congress have 
been piloting this system. Uttar Pradesh is mentioned 
again and again. So, we are witnessing truth in the points 
raised by Shri Karat ~ during his speech that they are 
not going to change their views and we are also seeing 
that they do not pay attention to the issues which are 
expressed in the Address of the Han. President. It is 
necessary to say this thing here. 

Mr. Speaker, Sir, the issues about communal harmony 
were expressed in the hon. President's Speech 
... (Intsm.Jptions) 

{English] 

MR. SPEAKER: The total time of his Party Is over. 

'" (Intsnuptions) 

PROF. VIJAY KUMAR MALHOTRA (South Deihl): He 
is speaking on behalf of the NDA . ... (Inlenuptions) 

MR. SPEAKER: Please, you make your submissions. 
Why I put the bell was that his time was ten minutes for 
the entire debate. Nobody has considered time to him, 
therefore, I have rung the bell after 14 minutes. 

PROF. VIJA Y KUMAR MALHOTRA: He may be given 
time from our Party. 

MR. SPEAKER: You should say that. How much 
time? Your Party's time is also limited. 

PROF. VIJAY KUMAR MALHOTRA: He may be given 
time from our Party till he finishes his submission. 

MR. SPEAKER: Very well, it will be deducted from 
your Party. 

SHRI ANANTH KUMAR (Bangalore South): It should 
strictly apply to others also. 

PROF. VIJAY KUMAR MALHOTRA: Then, In that 
case it will apply to other Parties also. . .. (Inl8nuptlons) 

MR. SPEAKER: Please do not impute any motives 
to me, Shri Ananth Kumar. 

... (Intsm.JpIions) 

SHRI ANANTH KUMAR: Sir, I am not imputing any 
motives. . .. (Intem.Jptlons) 

MR. SPEAKER: You should mention that. I have said 
that you know very well that so much hours we are n01 
having with us. So many hours we could have devoted 
to this discussion are not longer available. 

... (Inl8nuptlons) 

MR. SPEAKER: Any time we have to restrict, we 
have to restrict the number of speakers. We have allotted 
three-four days . 

Therefore, Instead of that, we have to do that. I am 
prepared to allow the House to run till 12 o'clock in the 
midnight. I do not mind. But his Party's time for the 
entire debate was 10 minutes. I have given the bell after 
14 minutes. You are saying this assuming that I shaH be 
unfair. This Is not proper. You have said that whatever 
time he takes should be deducted from your Party. Very 
well, let him cany on. Please do not Impute. 
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[Transla/ion} 

SHRI GEORGE FERNANDES: You need not get 
annoyed. . .. (Interruptions) 

[English} 

MR. SPEAKER: No, you can take it now. There is 
time available. I do not mind now. 

... (Intsrruplions) 

MR. SPEAKER: Please do not interrupt each other. 
This is an important debate. We have lost a lot of time. 
Let us utilize this time. 

Yes, Mr. George Fernandes, please go on. 

[Translation} 

SHRI GEORGE FERNANDES: The issue of 
communal harmony was expressed through the speech 
of the hon. President. We have been experiencing 
communal harmony not only today but for decades and 
many hon. members from this House have also 
experienced this. It is a fact that 'secular' and 'communal' 
are our coinage. If a member of Bhartiya Janta Party 
leaves his party and joins another he will become secular 
and conversely, if a member of another party joins the 
a.~P, he will become communal. We cannot expect 
anything from them because they do not know the 
meaning of the words communal or secular. During the 
last election of Lok Sabha, we had intended to have a 
common programme of NDA. In that manifesto, among 
other things, It was also stated that 

[Englisl1j 

"The NDA Govemment shall continue to strengthen 
the ideal of secularism enshrined in India's 
Constitution. The NDA believes that an early and an 
amicable resolution of the Ayodhya issue will 
strengthen national integration. We continue to hold 
thai the judiciary's verdict in this matter should be 
accepted by all. At the same time, efforts should be 
intensified for diafogue and a negotiated settlement 
in an atmosphere of mutual trust and goodwill.· 

[Tl7lnslation} 

When the matter was made public, it was claimed 
as if we had done something very unusual. We tried to 

explain our point of view, but they refused to hear us 
and labelled us as communal. As far as the issue of 
Ayodhya is concerned. ... (/nttJnuplicM) 

{English} 

MR. SPEAKER: Please do not disturb him. 

[Tl7lns/atlon} 

SHRI GEORGE FERNANDES: As far as the Issues 
of social harmony and welfare of minorities as mentioned 
in the President's speech are concerned 

{English} 

the UPA is committed to the implementation of the 
Protection of Places of Worship Act, 1992. . .. (InttJrrup/ions) 
It also says that on the Ayodhya issue, it would await 
the verdict of the Courts while encouraging negotiations 
between parties to the dispute for an amicable settlement 
which, in tum, must receive legal sanction. ... (InttJrruptions) 
I had said the same thing. ... (InttJrruptioM) 

[Translation} 

SHRI RAM KRIPAL YADAV (Patna): I have seen 
your CD ... (lnttJrruplions) 

SHRI HARIN PATHAK (Ahmedabad): I have also 
seen your CD ... (lnttJrruptioM) 

MR. SPEAKER: What is happening. 

... (Inlsrruplions) 

SHRI GEORGE FERNANDES: When others write 
about us. They become secular, but when we write about 
It and Implement It, we are termed as communal. This is 
their interpretation of the word 'communal' and 'secular' 
... (lnltmrJplions) 

MD. SALIM (Kolkata-North East): Was the Hindi 
version of Justice Bane~ee's report not given to him. 
... (lnltmrJplioM) 

{English} 

MR. SPEAKER: Hon. Members from all parties would 
get a chance to speak. So, why are you interrupting 
him? You can make your submissions when you speak. 

... (InttJrrupIions) 

[TnmsIa/ion} 

SHRI GEORGE FERNANDES: Mr. Speaker, Sir, I 
object to this view point of many of the hon. members 
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belonging to the ruling party that defence budget Ihould 
be curtailed. Only thOle people say 80 who have IItde 
knowledge about defence matters like the living Ind 
working conditions of the defence pereonnel, there needs 
and transportation problems. This Government hu just 
shown its real intention. I would like to say that there 
should be no injustice as far u the requirements of the 
defence forces are concerned. . .. (Inltlnuptions) 

in the end, I would like to tell something about 
women's reservation. For a long time, this Issue has been 
made a matter of joke. Many excuses are put forward to 
show It as Impractical. We should do away with this 
mistaken notion that only men can handle the 
parliamentary business with efficiency and women cannot 
do it properly. I demand that this bill should be included 
in the List of Business of the House In this session and 
it should also be passed. The whole world celebrated 
Women's Day yesterday and we should pass the bill 
keeping the Women's Day in our mind . ... (Inltlnuptions) 

[English} 

MR. SPEAKER: Mr. George Fernandes, you address 
the Chair. Please Ignore them. You have already taken 
half-an-hour. 

.. , (Intsnuptions) 

[Trans/ation} 

SHRI GEORGE FERNANDES: Two issues were 
raised in this House. They want a discussion on the 
coffin scam. This is their scam ... (Inlrlnuplions/ 

[English} 

MR. SPEAKER: No notice has been given on this. I 
would look into it. 

... (InMmtplions) 

MR. SPEAKER: You have not given any notice. I 
would look into it. 

... (Interruptions) 

MR. SPEAKER: You have not given any notice. It 
cannot go on record. The name cannot go on record. 

... (Inltlnuptions) 

• Not recorded. 

rr.-lIon} 
SHRI GEORGE FERNANDES: It Ie a fact that I did 

not rai.. that IlIue, you have raised that ISlue 
... (InItIl'1UpIIon$) 

[Engll6h} 

MR. SPEAKER: I have already given a ruling. There 
is no notice given under the rule. Therefore, the name 
will not go In the record. 

... (Inltlrrupt/0n6) 

MR. SPEAKER: Shrl George Fernandes, you have 
already taken half-an-hour. How long will you take? Plean 
conclude. 

... (Inltltruplion8) 

rr,.ns/allon} 

SHRI GEORGE FERNANDES: They will know the 
truth ... (In/tlmlpllon8) 

SHRI HARIN PATHAK: You should know the facta 
... (lnltll'1l.lplion8). At first, you differ, but later on you do 
not want to listen to our views • ... (In.nuptIon6) 

[£ngll6h} 

MR. SPEAKER: One of you leaders Is speaking. 
Plene take your seate. 

... (ItWmIpIIons) 

rrfBnslstion} 

SHRI GEORGE FERNANDES: This is the letter 
addressed to the Prime Minister. . .. (Inltll'fl.lPllon8) Please, 
get it Investigated. ... (Inltlmlpllons) Why don't you get If 
investigated? ... (Inltlnup/lons) Who Is being protected? 
... (lnltlnvpllon8) 

MR. SPEAKER: What is this? 

... (Inlrlnuptionsl 

[Engll6h} 

MR. SPEAKER: Nothing will go on record. Please 
take your seats. What Is this going on? 

... (In/6l'Npt1ons) 

• Not recorded. 
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MR. SPEAKER: Nothing will go on record.· 

... (IntemJptions! 

MR. SPEAKER: May I appeal to all of you? Please 
take your seats. Why are you getting agitated? Let him 
conclude. Shri Ram Kripal Ji, Please sit down. 

... (InlfJrnJpIions) 

MR. SPEAKER: Shri Fatmi, please sit down. Please 
take your seats. What is happening inside the House? 
Please take your seats. 

... (IntemJptions) 

[Transla/ion} 

MR. SPEAKER: All of you please sit down. 

.. . ,(lntemJptions) 

[English} 

MR. SPEAKER: This is not right. 

... (lnfemJptions) 

MR. SPEAKER: Please take your seats. I would not 
allow this. I am regulating the House. Nothing will go on 
record. 

... (IntemJptions! 

MR. SPEAKER; Shri George Femandes is one of 
the senior most Members. He can look after himself. Let 
him speak. I have allowed him to speak. When you get 
a chance, you can reply. What are you doing? 

... (IntemJptions) 

MR. SPEAKER: What is this going on? This is very 
unfair. 

... (IntemJptions) 

[Translation} 

MR. SPEAKER: This is not the way. 

... (IntemJptions) 

[English} 

MR. SPEAKER: Nothing will go on record except the 
speech of Shri George Femandes. 

... (IntemJptions) ~ 

• Not recorded. 

MR. l?PEAKER: Please sit down. I request all the 
hon. Members to sit down. LaluJI, please sit down . 

... (lntenuptions) 

[Translation} 

MR. SPEAKER: Please sit down. What is all thle? 

... (IntemJptions) 

[English] 

MR. SPEAKER: Nothing is being recorded . 

... (InfemJptions) ~ 

[Translation] 

MR. SPEAKER: Please sit down . 

... (IntemJptions) 

{English] 

MR. SPEAKER: Let the whole country see what is 
happAning here . 

... (IntemJptions) 

MR. SPEAKER: Let the whole country see what Is 
happening inside the Lok Sabha. We have started 
functioning today. I wHl request Shri George Femandes 
to please conclude his speech. 

... (IntemJptions) 

[Translation} 

MR. SPEAKER: Please sit down . 

... (Interruptions) 

(English] 

MR. SPEAKER: You are not the Chair. You are not 
the authority. 

... (IntemJptions) 

MR. SPEAKER: I will do that. Please sit down. I 
must have the freedom . 

... (Interruptions) 

MR. SPEAKER: Thank you very much. Please sit 
down. 

...(In/snupIions) 

• Not recorded . 
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MR. SPEAKER: Everybody must sit down. When I 
am on my legs. everybody must sit down. 

... (Intonvptions) 

[Translation} 

CHAUDHARY LAL SINGH (Udhampur): He should 
withdraw his words. ... (Intenvplions) 

(English! 

MR. SPEAKER: Please sit down. I will not atlow 
this. 

... (/ntsnvpllons) 

MR. SPEAKER: Shri. George Femandes. please sit 
down. 

... (Intenvptions) 

MR. SPEAKER: When I am on my legs. you must 
sit down. 

... (Interruptions) 

[ rmnslalion} 

MR. SPEAKER: Please sit down ~ 

. ,. (Intenvptions) 

[English! 

MR. SPEAKER: Mr. Harin Pathak. I am noticing 
everything as to who is instigating what. I am noticing it. 

... (Intenvptions) 

MR. SPEAKER: t am saying it is on all sides. 

... (Intenvptions) 

MR. SPEAKER: I will wam you. I will have to name 
somebody in this House. 

... (Intenvptions) 

MR. SPEAKER: Please sit down. 

{Translation} 

SHRt MADAN LAL SHARMA (Jammu): Mr. Speaker. 
Sir, first, he must apologize. ... (Intsnvplions) 

{Eng/ish} 

MR. SPEAKER: Shri George Fernandes. you have 
taken more than haH-an-hour. 

... (InlenvpHons) 

{TrsnsI8tion} 

MR. SPEAKER: I am on my legs. Please sit down. 
A drama is being enacted in the House. FernandesJI. 
please conclude. 

. .. (Intsrrupllons) 

{English} 

MR. SPEAKER: I am requesting every Party. every 
side. When you speak. you deal with whatever points 
that are taken up. I have been requeatlng you. Mr. George 
Fernandes can very well look after himself. Why 
everybody Is standing? Why all this? 

... (Interruptions) 

MR. SPEAKER: I have already said to them. Mr. 
Malhotra. do not be unfair to me. I have been asking 
them. I am wamlng them In your presence. Even then 
you are accusing . 

... (/ntsnvplions) 

PROF. VIJAY KUMAR MALHOTRA: Sir. every 
Minister is speaking . ... (Intsnvptions) 

MR. SPEAKER: Nothing has been recorded . 

... (Intsnvplionsr 

MR. SPEAKER: I am appealing to every sectfon. 
This 18 the Parliament of India. After so many days. we 
are sitting today. I will express my great satisfaction and 
thank you for your cooperation. 

'" (IntsnvptiOf16) 

MR. SPEAKER: Is this the way the House will 
function? I am requesting Shrt Femandes. Please do not 
take names for which you have not given notice. Please 
do not do It. The rules are extremely clear. You know 
very weD. You cannot just name somebody without proper 

• Not recorded. 
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[Mr. Speaker] 
notice. Please conclude your speech. You said about 
your last sentence. 

... (/nltlrrupt/ons) 

MR. SPEAKER: Please allow him. When you will 
speak, you can reply to him. 

... (/ntBrruptlons) 

MR. SPEAKER: Let there be no cross-talks. 

... (Interruptions) 

[Tran6lstion} 

SHRI GEORGE FERNANDES: Mr. Speaker, Sir, I 
was concluding my statement, but pOints that were 
mentioned here ... (InlBrruptions) 

[English} 

MR. SPEAKER: Nothing has been recorded. Do not 
worry. 

... (Interruptions) 

[Transliltlon} 

SHRI GEORGE FERNANDES: Recording is not the 
point. It has to be clarified once. As lOon as the new 
Govemment was made, I wrote a letter to the Prime 
Minister in the new Govemment that his party president 
has been indulging in false publicity and she knows that 
it is not true ... (/nlBnuptions) 

{English! 

MR. SPEAKER: Do not record it. This is not a 
parliamentary word. Bring it to my notice . 

... (Interruptions) 

MR. SPEAKER: I have said it. 

... (Interruptions) 

MR. SPEAKER: When you do not need a Speaker, 
you do not need anybody in the Chair. I am myself 
interjecting. 

... (/nftJrrupI/on8) 

MR. SPEAKER: Do you not want a Speaker then? 
Then you decide it by fisticuffs. 

... (InteinJplions) 

MR. SPEAKER: You are not allowtng the House to 
function. 

. .. (/nhlnupdons) 

[Trans/llt1onj 

MR. SPEAKER: What Is this? 

... (/nlrlnup/lons) 

SHRI L.K. ADVANI (Ghandhinagar): Mr. Speaker Sir, 
as we know that Mr. George Fernandes was the Defence 
Minister In the previous Government, all of us are aware 
of the type of treatment meted out to him from the 
opposition on the basis of this charge. When he tried to 
explain it Mr. Prime Minister In writing that It was a faise 
allegation they did not allow him to exercise this right 
and restrict him now to explaining it. 

[English} 

There is nothing objectionable in what he Is saying . 
He has been maligned for so many years continuously 
and he was not allowed even to answer questions on 
this ground. If he is clarifying his position on the basis 
of a letter he has written to the Prime Minister, why 
should he be prevented? ... (Inlrlnuptions) 

MR. SPEAKER: SM Advani, you know very well that 
the word Is not parliamentary. 

... (InMtnJpl/ons) 

MR. SPEAKER: He has said that the Prime Minister 
will reply. 

... (Intsnuptlons) 

MR. SPEAKER: You can use any other word 
signifying the same meaning. You know that very well . 

... (/nlBnuplions) 

[Trans/slion} 

SHRI GEORGE FERNANDES: Mr. Speaker, Sir, 
though I had sent that letter to Mr. Prime Minister yet I 
am also ready to submit it on the'Table of the House. 
... (lnlrlnuptions) I am ready to lay this letter but also the 
documents relating to the proof revealing the person at 
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whose hou .. It wu all prepared and who were aulatlng 
In thll, 80 that the truth Is revealed before the country 
and also to the world ... (Int.rrupllons). There II need for 
your .uggeetlona In that matter. 

TEXT OF AMENDMENTS 

{English} 

SHRI ABDUL RASHID SHAHEEN (Baramulla): I beg 
to move: 

That at the """ of the motion, the following be 8ddt1d. 
namely: 

"but regret that there is no mention in the Addrell 
about giving autonomy to the State of Jammu and 
Kashmir." (1) 

That at the Bnd of the motion, the following be addtld. 
namely: 

"but regret that there II no mention In the Addre .. 
about concrete steps to-be taken by the Govemment 
about the rehabilitation of displaced Kashmlrl Pandlts 
and Muslim migrants, who were compelled by the 
security situation and threat to their lives, to leave 
the valley In J&K." (2) 

That at the and of the motion, the following be 8ddtKJ, 
namely: 

Mbut regret that there Is no mention In the Address 
about setting up of 11M (Indian Institute of 
Management) In J&K State and al80 provision of 
special grant to the "Sher-e-Kashmlr Agricultural 
University, Srlnagar" which Is a long pending 
demand." (3) 

rrf1lnsl8t1onj 

DR. LAXMINARAYAN PANDEY (Mandsaur): Sir, I beg 
to move: 

That at the tmd of the motion, the following be MidtJd. 
namely: 

"but regret that there i8 no mention in the Add ..... 
about the effeotlve steps to be taken to check 
exploitation and atrocities against women." (4) 

That at the tmd of the motion, the foUowlng be MIdtId. 
namely: 

Mbut regret that there Is no mention In the Addreu 
about the .eps to be taken to prevent starvation 
deaths". (5) 

That at the lind of the motion, the following be ~ 
namely: 

"but regret that there Is no mention In the Address 
about any economic package for Madhya Pradesh." 
(6) 

That at the tIfId of the motion, the following be 8ddtK1, 
namely: 

"but regret that there Is no mention In the Address 
about any action plan to make naxallte affected areas 
free from violence." (7) 

That at the tmd of the motion, the following be 8ddtKJ, 
namely: 

"but regret that there Is no mention In the Addre .. 
about the closure of anti-India terrorist camps being 
run across the border." (8) 

That at the tIfId of the motion, the following be 8ddt1d, 
namely: 

"but regret that there Is no mention In the Addre .. 
about any action plan to recharge the continuously 
depleting ground water level In the country." (9) 

That at the tIfId of the motion, the following be 8ddtId. 
namely: 

"but regret that there is no mention in the Address 
about doing away with the existing dual education 
polley In the country." (10) 

That at the tlnd of the motion, the following be 8ddt1d, 
namely: 

"but regret that . there Is no mention In the Addr ... 
about the completion of the Pradhan Mantrl Gamin 
Sadak Yojana In a time bound programme." (11) 

That at the tlnd of the motion, the following be 8ddt1d, 
namely: 

"but regret that there 18 no mention In the Address 
about the Increalng tendency of commerclaUaatlon 
of education system In the country." (12) 

That at the tInd of the motion. the following be 8de*d, 
namely: 

"but regret that there Is no mention In the Address 
about the steps to be taken to provide job 
opportunities to the educated unemployed youth." 

(190) 
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[Dr. Laxminarayan Pandey] 
That at the end of the motion, the following be added, 

namely: 

"but regret that there is no mention in the Address 
about the need for speedy rural electrification." (215) 

That at the end of the motion, the following be lidded, 
namely: 

"but regret that there is no mention in the Address 
about conversion of 'Van Grams' Into Rajaswa Grams 
as recommended by Madhya Pradesh Government." 
(422) 

That at the end of the motion, the following be addtKl, 
namely: 

"hut regret that there Is no mention in the Address 
about the steps to be taken to change the structure 
of education to make it employment oriented and 
providing equal opportunities to all for higher 
education." (423) 

That at the end of the motion, the following be IIddtKI, 
namely: 

"but regret that there is no mention in the Addres& 
about making proper arrangement for allround 
improvement in the medical facilities being provided 
in rural areas." (424) 

That at the end of the motion, the following be addtld, 
namely: 

"but regret that there is no mention in the Address 
about the need to formulate a well planned scheme 
for providing drinking water in rural areas." (425) 

That at the end of the motion, the following be lidded, 
namely: 

"but regret that there is no mention in the Address 
about the need to revive closed cement plants like 
Nayagaon unit in Neemach district even after 
becoming a profit making unit." (426) 

That at the end of the motion, the following be lidded, 
namely: 

"but regret that there is no mention in the Address 
about the need to strengthen the defence forces.' 
(427) . 

That at the IHId of the motion, the foRowing be IJddsd, 
namely: 

"but regret that there is no mention In the Addreas 
about the need to promote friendly relations with 
neighbouring countries alongwlth European Union 
based on global politics." (428) 

SHRI BACHI SINGH RAWAT 'BACHDA': Sir, I beg 
to move: 

That at the end of the motion, the foUowlng be IIddtId, 
namely: 

"but regret that there' is no mention in the Address 
about the formation of eeparate Madhya Himalayan 
Region Development Council for development of 
Middle Himalayan Region on the pattern of North 
east-council."(160) 

That at the end of the motion, the following be lidded, 
namely: 

"but regret that there is no mention in the Address 
about making available mobile, WLL, basic and 
telephone services in the backward and remote rural 
areas in hilly regions." (161) 

That at the end of the motion, the following be IHkIsd, 
namely: 

"but regret that there is no mention In the Addreas 
about making special provision for providing 
employment to the unemployed youths of the remote 
hilly regions specially of Uttaranchal, in the industries, 
Central Services and Armed Forces." (162) 

That at the end of the motion, the following be addtKl, 
namely: 

"but regret that there is no mention In the Address 
about concrete steps to be taken for overcoming the 
severe shortage of drinking water in the country, 
specially in the hilly reglons."(163) 

That at the end of the motion, the foRowing be IIddtKI, 
namely: 

"but regret that there is no mention in the Address 
about opening of new educational institutions on the 
pattern of Navodaya Vidyalay~ and Kendriya 
Vldyalaya by the Government In the Himalayan 
region, specially in Uttaranchal." (164) 
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That at the lind of the motion, the following be ~ 
namely: 

"but regret that there is no mention In the Address 
about increasing the rate of Interest for Smail Savings 
and Provident Fund."(165) 

That at the end of the motion, the following be 1Jdded, 
namely: 

"but regret that there is no mention in the Address 
about taking effective and meaningful steps to end 
cross border terrorism.· (166) 

That at the endof the motion,the followlnlol De . .tGt:lI!Jd, 
namely: 

"but regret that there is no mention in the Address 
about the effort to develop an effective mechanism 
to check the rise in prices of petrol and petroleum 
products." (167) 

That at the end of the motion, the following be 1Jdded, 
namely: 

"but regret that there is no mention in the Address 
about making the right to work a Fundamental Right." 
(168) 

That at the end of the motion, the following be IJddtKI. 
namely: 

"but regret that there Is no mention In the Address 
about providing reservation in the Armed Forces for 
the people living in the State of Uttaranchal." (169) 

That at the end of the motion, the following be 1Jdded, 
namely: 

"but regret that there is no mention in the Address 
about any special financial package for the all round 
development of Uttaranchal." (170) 

That at the end of the motion, the following be 1Jdded, 
namely: 

"but regret that there is no mention in the Address 
about the need to launch a time bound 
comprehensive scheme to provide housing to aU." 
(171 ) 

That at the end of the motion, the following be 6ddtKI, 
namely: 

"but regret that there is no mention in the Address 
about promoting tourism in the State of Uttaranchal 
which has several places of tourist intereal" (172) 

That at the end of the motion, the following be 6ddtKI, 
namely: 

"but regret that there is no mention in the Address 
about reorganisation and revamping of the loss 
making Public Sector Undertakings.- (173) 

That at the end of the motion, the following be IJddtId, 
namely: 

"but regret that there is no mention in the Address 
about the steps to be taken by the Govemment to 
curb wasteful expenditure." (174) 

That at the end of the motion, the foHowing be 1Jdded, 
namely: 

"but regret that there is no mention in the Address 
about the need to stop the increasing drug addiction 
among the youth and their involvement in the criminal 
activities." (175) 

That at the end of the motion, the following be IJdd«i, 
namely: 

"but regret that there is no mention in the Address 
about the need to reduce the fee of Public Schools, 
Engineering Colleges, Management Institutes and 
Medical Colleges." (176) 

That at the end of the motion, the foRowing be IJddsd, 
namely: 

"but regret that there is no mention in the Address 
about effective steps to be taken for eradication of 
beggary." (177) 

That at the end of the motion, the foHowlng be lidded, 
namely: 

"but regret that there is no mention in the Address 
about need to formulate a time bound programme 
for the eradication of bounded labour, specially child 
labour, in various parts of the country." (178) 

That at the end of the motion, the foUowIng be 6ddsd, 
namely: 

"but regret that there is no mention in the Address 
about the need to set up new industries in 
Uttaranchal with Central assistance." (179) 

That at the tJnd of the motion, the following be 1Idd«i, 
namely: 

"but regret that there is no mention in the Address 
about need to declare Dharchula and Munsyari 
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[Shrl Bachi Singh Rawat Bachda) 

reglonl of Pltthoragarh dl8trlct of Uttaranchal .. 
Scheduled Tribe Are.... (180) 

that at the lind of the motion, the following be .ddstI, 
namely: 

"but regret that there Is no mention In the Addre .. 
about the need to declare the Saklona Patti, Garhwal 
district, Uttaranchal as Scheduled Tribe area" (181) 

That at the lind of the motion, the following be .dr:Isd, 
namely: 

"but regr .. t that there II no mention in the Add ..... 
about formulation of a uniform civil code." (182) 

That at the lind of the motion, the foHowing be MIcItKI, 
namely: 

"but regret that there is no mention In the Addre .. 
about the launching a credit card Icheme for 
providing loan facility to artllana/aculptors for the 
purchase of raw materlala." (183) 

That at thr lind of the motion, the following be .dr:Isd, 
namely: 

"but regret that there is no mention in the Addree8 
about taking measures for meeting the future energy 
requirementa of the country." (184) 

That at the lind of the motion, the following be .ddsd, 
namely: 

"but regret that there is no mention in the Address 
about granting the statua of municipality to the 
Ranikhet cantonment area in Uttaranchal." (186) 

That at the find of the motion, the following be .dr:Isd, 
namely: 

"but regret that there Is no mention In the Addre .. 
about the steps to be taken to introduce Air .ervlc" 
by extending Nalnl-Salnl airstrip In Pltthoragarh, 
Uttaranchal." (186) 

That at the snd of the motion, the following be .ddsd, 
namely: 

"but regret that there II no mention In the AdcIre .. 
about providing cent per cent sublidy on cooking 
gas. as alternative fuel, con.equent upon the ban on 
the cutting of tress to protect the environment In the 
Himalayan States eapeclally In Uttaranchal." (187) 

That at the IJIId of the motion, the fonowtng be MId«/, 
namely: 

"but regret that there I. no mention In the Addre .. 
about the meuure. to be taken to .ave the life of 
people and their crope from wild anima. IMng near 
the foreate," (188) 

{Eng/l8h} 

SHRI ARJUN SETHI (Bhadrak): Sir,. I beg to move: 

That at the find of the motion, the following be .ddsd, 
namely: 

"but regret that there 18 no mention In the Address 
about any 888urance for commlllloning of Paradeep 
oil refinery in Orissa," (508) 

That at the tll7d of the motion, the fOllowing be ~ 
namely: 

"but regret that there la no mention in the Addre .. 
shout declaring Orilla as a special category State 
In the Union of States.. (509) 

That at the tll7d of the motion, the foHowing be .tIdtKI, 
namely: 

"but regret that there Is no mention in the Addre .. 
about giving remunerative price to the farmers for 
wheat and paddy." (510) 

That at the tII7d of the motion, the following be .dr:Isd, 
namely: 

"but regret that there la no mention In the Addre .. 
about inter-linking of rivers In the country In a time 
bound manner.· (511) 

That at the tII7d of the motion, the following be ~ 
namely: 

"but regret that there Ie no mention in the Addrell 
about the implementation of Crop In.urence Scheme 
by taking village .s an unit." (612) 

That at the lind of the motion, the following be sddsd, 
namely: 

"but ragret that there la no mention In the Addre .. 
about the steps to be taken for 'providing 33% 
reaervatlon for women In Stat. Legillatures and 
Parliament." (613) 
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That at the .nd of the motion, the foHowtng be ~ 
namely: 

"but regret that there I, no mention In the Addreea 
about guaranteeing hundred days of employment 
throughout the country In a year." (514) 

That at the tJnd of the motion, the following be addtld, 
namely: 

"but regret that there Is no mention In the Address 
about setting up of Aeglonal Institute of All India 
Medical Sciences In Bhubaneswar and el.ewhere In 
the country, as declared by the Govemment.~ (515) 

That at the end of the motion, the following be 8ddsd, 
namely: 

"but regret that there Is no mention In the Address 
about economic backwardneea of the different regions 
in the country and the stepa to be taken to develop 
these regions In a time bound way." (516) 

(Trans/ation} 

SHAI GANESH SINGH (Satna): Sir, I beg to move: 

That at the end of the motion, the following be MId«f, 
namely: 

"but regret that there Is no mention in the Addreaa 
about the steps to check commercialization of 
education in the country." (517) 

That at the "'" of the motion, the following be adt:l«i, 
namely: 

"but regret that there is no mention in the Addre88 
about the need for bringing uniformity In education 
and promoting especially the technical and value 
based education." (518) 

That at the tJnd of the motion, the following be MfdtId, 
namely: 

"but regret that there Is no mention In the Addl'8l8 
about any time bound programme to check the 
increaalng unemployment among educated and 
uneducated people." (619) 

That at the M1d of the motion, the following be 8CII:*ct 
namely: 

"but regret that there Ie no mention In the Addre18 
about taking effective etepa to check Incre .. lng 
Incidents of lulclde by farme... due to burden of 
heavy debts.- (520) 

That at the MKI of the motion, the following be 8dtJ«I, 
namely: 

"but regret that there II no mention In the Addreea 
about any tim. bound programme to provide bale 
amenltlee In rural are .. ." (621) 

That at the end of the motion, the following be 8ddtId, 
namely: 

"but regret that th.re la no mention In the Address 
about any effective steps to check the det.rloratlon 
In the lervlcel of BSNL mobile phon .. ." (522) 

That at the fJfId of the motion, the following be 8ddtId, 
namely: 

"but regret that there Ie no mention In the Address 
about providing reservation to other backward cIauee 
In the private sector on the lInea of that to Schedul.d 
Cutel and Scheduled Trtb .. ." (623) 

That at the tJnd of the motion, the following be adt:l«i, 
namely: 

"but regret that there II no mention In the Addreea 
about putting a ban on Indecent and obacene lcen .. 
being lhown on varioul T.V. channell" (624) 

That at the snd of the motion, the following be add«/, 
namely: 

"but regret that there II no mention In the Addre .. 
about imparting training to youthl In the rural are .. 
to overcome the problem of rural unemploym.nt." 
(525) 

That at the tJnd of the motion, the following be ~ 
namely: 

"but regret that there Is no mention In the Addreu 
about any propolal to Impl.m.nt the model 
dev.lopm.nt by O •• ndayal R •••• rch Inltltut., 
Chltrakoot for Rural Development In the country." 
(526) 
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IShri Ganesh Singh] 
That at the end of the motion, the following be 6ddtJd, 

namely: 

"but regret that there is no mention In the Address 
about initiating time bound programmes to complete 
the pending irrigation schemes in the country." 
(527) 

That at the end of the motion, the following be sddtKI, 
namely: 

"but regret that there is no mention in the Address 
about providing any central assistance to States 
especially Madhya Pradesh to overcome power crisis." 
(528) 

That at the end of the motion, the following be sdded, 
namely: 

"but regret that there is no mention in the Address 
about launching a time bound programme to improve 
the condition of loss making public undertakings." 
(529) 

That at the end of the motion, the following be added, 
namely: 

"but regret that there is no mention in the Address 
about setting up a cement factory with central 
assistance in Satna district of Madhya Pradesh to 
boost the industrial development." (530) 

That at the end of the motion, the following be ~ 
namely: 

"but regret that there is no mention in the Address 
about any time bound programme for improving the 
condition of the national highways passing through 
the State of Madhya Pradesh." (531) 

That at the end of the motion, the following be IIddt1c/, 
namely: 

"but regret that there 18 no mention in the Address 
about any launching any plan for developing 
Khajuraho, Panna, Satna, Chitrakoot, Vansagar, 
Bandhavgarh, Amarkantak in order to promote tourism 
in Madhya Pradesh." (532) 

That at the end of the motion, the following be sddtKI, 
namely: 

"but regret that there is no mention in the Address 
about the steps to be taken to Inter-tlnk the rivers to 
overcome the problems of flood, drought." (533) 

fEnglishJ 

SHRI TATHAGATA SATPATHY (Dhenkanal): I beg 
to move: 

That at the end of the motion, the foUowIng be added, 
namely: 

"but regret that there is no mention in the Address 
about the steps to be taken a create a new company 
to explore/exploit new coal fields in Chendipada Block 
of Angul district of Orissa." (560) 

That at the end of the motion, the follOwing be added, 
namely: 

"but regret that there is no mention in the Address 
about giving special economic package to Orissa for 
developing its irrigation facilities.· (561) 

That at the end of the motion, the following be added, 
namely: 

"but regret that there is no mention in the Address 
about concrete measures to be undertaken to save 
the already depieted wildlife in the country." (562) 

That at the end of the motion, the following be added, 
namely: 

"but regret that there is no mention in the Address 
about any tangible steps to be taken to recreate the 
forest wealth of the country destroyed by the wood 
mafia." (563) 

That at the end of the motion, the following be added, 
namely: 

"but regret that there is no mention In the Address 
about setting up of a Fruit and Vegetable Research 
Institute with central assistance in Angul district of 
Orissa." (564) 

SHRI B. MAHTAB (Cuttack): I beg to move: 

That at the end of the motion, the following be lidded, 
namely: 

, 
"but regret that there Is no mention In the Address 
about setting up an liT In Orlaea." (565) 
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That at the end of the· motion, the following tJ8 Bddsd. 
namely: 

"but regret that there is no mention in the Address 
about providing electricity duty to the Stale of Orissa 
on the electricity that is being sold by NTPC to other 
States." . (566) 

That at the snd of the motion, the following be lidded. 
namely: 

"but regret that there is no mention in the Address 
about the steps to be taken for revival of the closed 
industrial/small scale units in the country.- (567) 

That at the snd of the motion, the following be lidded. 
namely: 

"but regret that there is no mention in the Address 
about giving of special central assistance to improve 
the irrigation potential in Orissa,- (568) 

That at the end of the motion, the following be sddsd, 
namely: 

"but regret that there is no mention in the Address 
about the steps to be taken to provide minimum 
support price to farmers for their produce in Orissa: 
(569) 

That at the end of the motion, the following be sddsd, 
namely: 

"but regret that there Is no mention in the Address 
about the steps to be taken to increase the forest 
cover In Orissa.· (570) . 

That at the end of the motion, the following be sddsd, 
namely: 

"but regret that there is no mention in the Address 
about giving special status to the State of Orissa,· 
(571) 

That at the end of the motion, the following be lidded. 
namely: 

"but regret that there is no mention in the Addl'888 
about any action plan to make naxalite affected areas 
free from violence," (572) 

That at the end of the motion, the following be 1Idrft1d. 
namely: 

"but regret that there is no mention in the Address 
about steps to be' taken to prevent migration of 
population from villages of Orissa.- (573) 

That at the WId of the motion, the 'oRowing be IIdd«I, 
namely: 

"but regret that there is no mention in the Addre. 
about concrete steps to be taken by the Govemment 
about removal of poverty in the scheduled areas of 
the State of Orissa: (574) 

That at the tJnd of the motion, the foHowing be ~ 
namety: 

"but regret that there Is no mention In the Addl'8l8 
about the effective steps to be taken to check child 
labour," (575) 

That at the snd of the motion, the foUowing be lidded. 
namely: 

"but regret that there is no mention In the Addre. 
about any special economic package for Orissa." 
(576) 

SHRI BIKRAM KESHARI DEO (Kalahandl): I beg to 
move: 

That at the snd of the motion, the following be ~ 
namely: 

"but regret that there Is no mention in the Addr ... 
about upgrading the Disaster Management, In the 
East·Coast and Orlsea In particular to meet emergent 
situation: (623) 

That at the snd of the motion, the foHowing be ~ 
namely: 

"but regret that there Is no mention In the Addreu 
about installation of a proper Cyclone wamlng system 
on the Orissa Coast: (624) 

That at the snd of the motion, the following be ~ 
namely: 

"but regret that there is no mention in the Address 
about a long term strategy to regarded the Mangrove 
forest and start a programme for maintenance and 
development of mangrove fore.t. in Coastal 
Regulatory Zone I, II and III: (625) 

That at the snd of the motion, the follOwing be 1IddtKt, 
namely: 

"but regret that there is no mention In the Address 
about continuing the Regulation laid down for Coastal 
Regulatory Zone I, II and ilL" (626) 
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[Shri Blkram Kuharl Deo] 

That at the end of the motion, the following be sddtKI, 
namely: 

"but regret that there Is no mention In the Addre .. 
about setting up of an Institution to measure 
earthquakes In the State of Orl .. a, and take remedial 
measures In places having a history of earthquake." 
(627) 

That at the end of the motion, the following be IIddiKi, 
namely: 

"but regret that the Address does not spell out 
adequate steps to upgrade and devise a National 
Policy on Disuter Management In the country and 
create a security shield for the affected persons." 
(628) 

That at the tH7d of the motion, the following be ~ 
namely: 

"but regret that there Is no mention in the Addreea 
about how to see for the weHare of socially and 
economically backward sections of the population In 
the country particularly In Orleaa and Rajasthan." 
(629) 

That at the Md of the motion, the following be sddtld, 
namely: 

"but regret that there Is no mention In the Addreas 
about creating a Mission or special programme to 
settle SC/ST living In forest area R.F. and V.F. since 
time Immemorial." (630) 

That at the end of the motion, the following be sddtld, 
namely: 

"but regret that there Is no mention In the Adclreaa 
about reviewing and amending the Forest 
Conservation Act, 1980, which II, more than 20 yea ... 
old and Is Impeding development of various projecta 
In the country." (631) 

That at the end of the motion, the following be ~ 
namely: 

"but regret that there Is no mention In the Add ..... 
about shifting agriculture from State LIat to Concurrent 
Lilt: (632) 

That at the MId of the motion, the foUowlng be ~ 
namely: 

"but regret that there " no mention In the Addr ... 
about agreement of Agriculture In the WTO proposaJa 
as envisaged by developing countrle. and lowering 
of subsidies on agriculture produce by developed 
countries: (633) 

That at the end of the motion, the following be ~ 
namely: 

"but regret that there Is no mention In the Addreas 
regarding the dumping of Indian textiles In the 
European Market and the suffering of our textllae 
mills and cotton growe... partlcularty In the poor State 
of Orissa." (834) 

That at the lind of the motion, the foRowing be sddtld, 
namely: 

Mbut regret that there Is no mention In the AddrHI 
about the proposal of the Government to launch a 
National Horticulture Mlsslon."(635) 

That at the tIfId of the motion, the fonowlng be sdd«l, 
namely: 

"but regret that there Is no mention In the Addreea 
about creating proper Infrastructure In the field of 
Food Pre.ervatlon and food proce .. lng and has not 
been able to balance the stability of prlc8I of 
vegetable and perishable Items like seafood In the 
country and In particularly, Oriaa." (636) 

That at the lind of the motion, the foRowing be ~ 
namely: 

"but regret that there i8 no mention In the Addre88 
about developing the packaging Industry which 18 
below standard In comparieon to other Aatan countries 
specially In packaging of prawn and other sea 
products." (637) 

That at the end of the motion, the following be MIrItId, 
namely: 

"but regret that there Is no mention In the Addreea 
about a acheme for water management for ham ... lng 
the billions of CUSICS of rain water end melting Ice." 
(638) 

That at the Md of the motion, the following be sddtld, 
namely: 

"but regret that there II no mention In the Add,... 
about a plan for treatment of catchment r .. ervol ... 
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and water bodl.. which have been devastated by 
lack of proper management of forest and loll 
conservation.· (639) 

That at the Mel of the motion, the following be IIddtK1, 
namely: 

"but regret that the Address falls to give proper thrust 
on Agriculture extension, particularly crop Insurance 
to horticultural crops and cotton CUltivation and 
vegetable crops." (640) 

That at the Bnd of the motion, the following be IIddtK1, 
namely: 

"but regret that there Is no mention In the Address 
about a comprehensive rural electrification etrategy 
for Eastem and North-eastern sector to bring down 
transmission and distribution loss which In tum Is a 
national los8.· (641) 

That at the snd of the motion, the following be IIddsd, 
namely: 

"but regret that there Is no mention in the Address 
about In 8ettlng up of the Paradip Refinery on 
schedule nor about the revision of coal royalty." 
(642) 

That at the end of the motion, the foHowing be MIdsd, 
namely: 

"but regret that there is no mention in the Address 
about giving early clearance for mining Bauxite project 
which is delaying the process of Development in 
Kalahandi District and KBK as a whole." (643) 

That at the end of the motion, the following be IIddtK1, 
namely: 

"but regret that there Is no mention in the Address 
about the lack of health care programmes and health 
services in rural India particularly the Malaria 
Eradication Programme, control of sickle cell disease 
in the district of Kalahandi and KBK as a whole.· 
(644) 

That at the end of the motion, the following be addtKl, 
namely: 

"but regret that there is no mention in the Address 
about revamping PDS and deploying mobile PDS 

units to tribal pock.. In Kalahandl cllatriot and KBK 
district of Orla .. ." (645) 

That at the tlf7dof the motion, the followtng be IIddtK/, 
namely: 

"but regret that there is no mention In the Add ..... 
about giving fresh BPL carda after re-survey in the 
State of Orissa." (646) 

That at the tIf7d of the motion, the following be IIddtK1, 
namely: 

"but regret that there is no mention In the Addre .. 
about converting the Samba/pur University a8 a 
Central University and setting up of a new liT and 
11M In the State of Orlasa." (647) 

That at the end of the motion, the following be IIddtK1, 
namely: 

"but regret that there is no mention in the Addreas 
about preservation of ancient archaeological sites in 
the State of Oriua and taking up archaeological 
survey In newly unearthed site. where ancient 
material of Buddhist and ancient Indian potteries and 
utensils have been found." (646) 

SHRI JUAL ORAM (Sundergarh) Sir, I beg to move: 

That at the end of the motion. the following be addtKl, 
namely: 

"but regret that there is no mention in the Address 
about providing special financial package to 0ris8a.· 
.(699) 

That at the end of the motion, the following be addtKl, 
namely: 

"but regret that there is no mention In the Address 
about declaring the Sambalpur University 88 central 
university." (700) 

That at the end of the motion, the following be IIddtId, 
namely: 

"but regret that there is no mention In the Address 
about the need to curb naxalite activity in the State 
of Orissa." (701) 
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That at the end of the motion, the following be ~ 
namely: 

"but regret that there is no mention in the Address 
about providing adequate funds for the development 
of NH-215 & NH-23 in the State of Orissa." (702) 

That at the ~nd of the motion, the following be IlddtKI, 
namely: 

"but regret that there is no mention in the Address 
about providing jobs to unemployed youth displaced 
by the setting up of Rourkela Steel Plant of Steel 
Authority of India Ltd. located in Orissa." (703) 

That at the end of the motion, the following be lidded, 
namely: 

"but regret that there is no mention in the Address 
about the steps to be taken by the Govemment to 
regularise the NMRlDLR staff working for more than 
12 years in the National Institute of Technology (NIT) 
Rourkela, Orissa." (704) 

That at the end of the motion, the following be lidded, 
namely: 

"but regret tliat there is no mention in the Address 
about bringing forward a suitable legislation to ban 
cow slaughter in the country." (705) 

That at the end of the motion, the following be sdt:I«I. 
namely: 

"but regret that there is no mention in the Address 
about the need to have a Common Civil Code for all 
the citizens of India." (706) 

That at the end of the motion, the following be IlddtKI, 
namely: 

"but regret that there is no mention in the Address 
about the need to' abrogate Article 370 of the 
Constitution of India." (707) 

That at the end of the motion, the following be IlddtKI, 
namely: 

"but regret that there is no mention in the Address 
about early completion of the National Highway 
No. 215 from Rajumunda to Panikoill In Orissa." 
(708) 

That at the MId of the motion, the following be ~ 
namely: 

"but regret that there is no mention in the ~ress 
about the action to be taken against the industrial 
units responsible for pollution of Brahmanl and other 
major rivers in Orissa.· (709) 

[Tl'llnsllllion} 

SHRI PRADEEP GANDHI (Rajnandgaon): Sir, I beg 
to move: 

That at the end of the motion, the foilowing be ~ 
namely: 

"but regret that there is no mention in the Address 
about giving any special financial package to the 
State of Chhattlsgarh." (738) 

That at the end of the motion, the following be lidded, 
namely: 

"but regret that there is no mention In the Address 
about any plan for providing jobs to the educated 
unemployed." (739) 

That at the end of the motion, the following I)t, ~ 

namely: 

"but regret that there is no mention in the Address 
about any plan to develop 'Vana Grams' 
recommended by the Govemment of Chhattisgarh as 
revenue villages." (740) 

[TI'/Inslstion} 

SHRI MADHUSUDAN MISTRY (Sabarkantha): Mr. 
Speaker, Sir, I thank you for the chance you provided 
me to speak on Mr. President's Address. I will start my 
speech with two points. 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): Mr. Speaker, Sir, the queetlon ralaed by the 
honourable member on our behalf Is a different matter. 
oo. (InltJnuptions) 

/Engllsh} 

MR. SPEAKER: You can only raise a point of order, 
but not now. Nothing will be recorded. Nothing Is being 
recorded. 

... (Intenuplions) • 

• Not recorded. 
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MR. SPEAKER: Okay. All right. 

... (IntBl7Upllons) 

{Translation} 

SHRI LALU PRASAD: In a T.V. interview he has 
stated that Mrs. Gandhi will meet the same end Mrs. 
Indira Gandhi did ... (lnftlnupHons) 

[English} 

MR. SPEAKER: Let him speak. I have called Shri 
Madhusudan Mistry. Sit down. Nothing is being recorded. 

... (IntBrruptions)' 

MR. SPEAKER: I have called Shrl Madhusudan 
Mistry. Please sit down. 

SHRI A. KRISHNASWAMY (Sriperumbudur): Sir, I am 
on a point of Information. ... (IntBrruptlons) 

MR. SPEAKER: No, there is no point of information. 

... (Interruptions) 

MR. SPEAKER: This is not the way to ralae a matter. 
It is not that any time you can do anything you like. Sit 
down. Send a slip. Try to behave In a responsible manner. 
You are elected, it does not mean that you have become 
King of India. You do not bother for the people you are 
representing. 

... (IntBrruptlons) 

[Eng/ish} 

THE MINISTER OF STATE OF THE MINISTRY OF 
OVERSEAS INDIANS AFFAIRS (SHRI JAGDISH 
TYTLER): Sir, what Shrl Lalu Prasad has said is that he 
has threatened Shrimatl Sonia Gandhi. That is not a small 
thing. ... (Interruptions) 

MR. SPEAKER: I am here and I am watching. 

... (Interruptions) 

SHRI JAGDISH TYTLER: We are not questioning 
him on what he said. He has openly threatened that 
what had happened to lata Indira Gandhi will happen to 
Shrlmati Sonia Gandhi. 

• Not recorded. 

MR. SPEAKER: I have noticed what he has done. I 
shall look Into It . 

SHRi JAGDISH TYTLER: Is that not Important? He 
has threatened that whatever happened to late Indira 
Gandhi will happen to Shrlmati Sonia GandhI. Is that a 
small thing? ... (IntBrruptions) 

MR. SPEAKER: I am there. I shall look into it and 
decide. 

Shrl Madhusudan Mistry. 

... (IntBrruptions) 

{Translation} 

SHAI PAWAN KUMAR BANSAL (Chandigarh): Such 
a thing has been said. We should find out what i8 there 
In his mind ... (Inlllnuptlons) 

[£ngI/6h} 

MR. SPEAKER: It Is very very unfortunate. An hon. 
Member of your own party has been called to speak on 
the Motion of Thanks to the President's Address, and 
you are interrupting. 

. .. (/ntBrruptions) 

MR. SPEAKER: Do you want the House to run or 
not? 

... (Inttlrruptlons) 

SHAI PAWAN KUMAR BANSAL: What conspiracy Is 
being made against the Government ... (Inlllnuptions) 

MR. SPEAKER: Let me know from the Government 
Do you want the House to run or not? I am asking all 
the hon. Members either belonging to this side or the 
other side. Let us know It first. This fllma. should 
stop. 

... (Inftlrruptions) 

SHAI A. KRISHNASWAMY: Sir, I am on a Point of 
Information. . .. (Inlllrruptlons) 

SHRI C. KUPPUSAMI (Madras North): Sir, they were 
not given permission to repty on the Issue . ... (Intenuptlons) 

MR. SPEAKER: Please sit down. I will name all of 
you. Please sit down. 

. .. (Inftlrruptions) 
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MR. SPEAKER: Nothing Is being recorclec:l. Nothing 
will be recorded except the speech made by Shri Millry. 

... (Interruplion8j" 

MR. SPEAKER: You may go on shouting .tlll the 
end, and I will not hear you. Pie... lit down. 

... (Interruptlon8) 

(Tnms/s/lon} 

MR. SPEAKER: What is happening, It II a matter of 
sorrow and shame. We are talking of people, and people 
are not under our consideration. 

.,. (Interruptions) 

AN HON. MEMBER: Kindly try to make Mr. George 
understand. 

MR. SPEAKER: I am asking those who do not 
understand or apply their mind. You please sit down and 
listen peacefully. We haven't worked since five days. Shri 
Mistry, you continue your speech. 

SHRI MADHSUDAN MISTRY: Mr. Speaker Sir, I 
would like to read out our of two .)(tracts from the 
addre .. of honourable President. He said In his addre ... 

/English} 

"My Govemment is committed to an inclusive society, 
a caring polity, and a sharing economy." 

MR. SPEAKER: Please, no cro .. -talks. If you want 
to raise an i88ue, then there Is a method of raising it. 
You must leam it if you do to know it. Mr. Mistry, please 
carry on. 

(T1'lIMIstIon} 

SHRI MADHUSUDAN MISTRY: I would like to read 
out one or two extracts from his Address in the House, 
He had said. 

{English} 

"My Govemment is committed to an inclusive society, 
a caring polity, and a sharing economy." 

(TlW1SIstion} 

Furthermore he said, I am telling this for his kind 
information. 

• Not recorded. 

{E""'16hJ 

"My Govemment wanta India to shine, but It must 
Ihlne for alU" 

(T""'tIon} 

Just now membarl Ilttlng In the front Hne have HId 
something. This party la committed towards communal 
harmony, women reaervatlon bill and employment 
guarantee act. I have been Ustenlng about women 
reaervatlon from them since they used to alt at their 
aide. At that time communal riots had taken place In 
GuJarat. They were dlacu88lng those riots, women had 
been raped In Gujarat and then they had said if one or 
two women have been raped, then It is not a big 1 .. U8, 

It 18 very common. ... (InttJrruptiol18) They have dual 
standard about wornen. 

SHRI GEORGE FERNANDES: Total He, what rubbish 
they are telling . ... (lnltJrruptions) 

{English} 

SHRI ANANTH KUMAR: Sir, what is this? 
." (InMmlplions) This should not be allowed. Can they 
apeak anything In the House? ... (InlllmJptlons) 

MR. SPEAKER: I wiD look Into it. If there is anything 
un-parliamentary, then I will delete It. 

(Trm78lsfion/ 

SHRI MADHUSUDAN MISTRY: I want to remind 
them ... (lnltJrruptions) 

{English} 

MR. SPEAKER: I do not understand it. All the hon. 
Membarl want every matter to be sorted out immediately. 

... (Interruptions) 

MR. SPEAKER: If he is telling a lie then he has told 
It, now let him speak. The judgement has been pa .. ed, 
now let him speak. 

SHRI MADHUSUOAN MISTRY: ,They are talking 
about communal harmony, it does not B<?OOd nice from 
their mouth. Because of their patronage two thousand 
people were killed in Gujarat. They had the support of 
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the Chief Minister there. For eight days no compeneation 
could be given to them. Theae people are not talldng 
about Supreme Court's stricture in Jharkhand and here 
regarding the. tainted ministers. They must remember and 
say something about the stricture passed by the Supreme 
Court against the Gujarat Government, about the 
communal violence there. I want to remind this to them. 
But they will not say anything about that because we 
know their double standards. . .. (InMnuptioM) 

{English} 

MR. SPEAKER: Hon. Members, it is 1 o'clock. What 
does the House propose to do? 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF URBAN DEVELOPMENT (SHRI 
GHULAM NAB I AZAD): Sir, we do not have much time 
at our disposal, and we have to finish this today. So, I 
would request the hon. Members, and also request the 
hon. Speaker to skip the lunch today. 

MR. SPEAKER: If all the hon. Members are 
agreeable, then there will be no lunch hour. 

... (IntenuphonsJ 

SHRI GHULAM NABI AZAD: Thank you, Sir. 

[Translation) 

SHRI NITISH KUMAR (Nalanda): Please declare 
lunch hour, even if it is for half an hour. 

13.00 hr •• 

{English] 

MR. SPEAKER: Nobody Is prevented from going out 
and replenish himself or herself. 

{Translation! 

SHRI MADHUSUDAN MISTRY: The hon. President 
and this Govemment are committed to keep people of all 
sections united. They are now in an embarrassing position 
since the Banerjee Commission report has come 
... (lntenvptionsJ You cannot listen to criticism. Have a bit 
of patience. You have the attitude and mindset of a 
fascist, you only want to hear appralsaIs. You are not 
ready to listen to criticism. What is happening In Gujarat? 
Phones are being tapped. Our Govemment has done the 

job of linking each and every village by road. 
... (InMnupIions) 

{English] 

MR. SPEAKER: You rightly objected when Shri 
George Femandes was speaking. You rightly objected 
and I also asked them to keep quite. Now, when they 
are speaking, you are doing the same thing. You have 
to set some example. 

{Tf1II7SIatlon} 

SHRI KHARABELA SWAIN (Baluore): Please speak 
about the President's Addre88. 

SHRI MADHUSUDAN MISTRY: I am speaking about 
the President's Address only. 

{Engli8h} 

MR. SPEAKER: Phone tapping Is a Central matter. 

. .. (InltlmpionsJ 

SHRI KHARABELA SWAIN: He Is not to pr,ovoke 
the other side. Kindly ask him not to provoke the 
OppoaitIon. He Is making a provocative speech. 

MR. SPEAKER: I did not know that each only has 
to congratulate the other. 

{T"""tIon] 

SHRI KHARABELA SWAIN: We can alao provoke . 
... (InMnuption$J 

{Engllllh] 

MR. SPEAKER: I am only saying, within the norma 
of parliamentary behaviour, If you raise any Issue, I shall 
allow It. I am requesting all sides, all hon. Members, to 
please allow others to speak. Pie... develop the art of 
listening also. That Is also important. In a parliamentary 
democracy, we should be ready to listen to others 
viewpoint. That" the crux of democracy. I am saying 
this from whatever little I know, subject to Mr. Swain's 
undemanding and decision. 

SHRI KHARABELA SWAIN: Art of epeakIng should 
aIeo be developed; that Is aI80 very Important. 
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MR. SPEAKER: Everyone is not so articulate 88 you 
are. 

... (Interruptions) 

MR. SPEAKER: I am appealing to all of you that 
when your tum will come-the Leader of Opposition will 
. also speak and others will speak-you can give a fitting 
reply, a ",ore strong reply. 

(Translation] 

SHRI MADHUSUDAN MISTRY: Sir, I would like to 
remind him that this Govemment is committed to maintain 
communal harmony in this country. We have not tried to 
divide the country on' the lines of caste ism and 
communalism which you have been trying as yet. You 
invited religious leaders in the party to come in power. 
We respect them who wear saffron cloth. Saffron cloth is 
a symbol of sacrifice but you adopted it to come into 
power. Sex CD's of sadhus from the largest community 
in Gujarat being patronized by you are being sold. 
... (Interruptions) You are losing the ground after 
presentation of Banerjee Commission report. 
... (Interruptions) You can not justify it. ... (Inltlrruplions) A 
number of people have been displaced in Gujarat, I would 
like to ask whether you have given even a single yard 
of land to the displaced and poor people to construct 
their houses. Did you leaders visit any of the camps? I 
would like to ask the then opposition leaders, ministers 
whether they visited any camp and asked the people 
about their loss and suffering. 

13.05 hrs. 

(MR. DEPUTY SPEAKER in the ChslJj 

(English] 

SHRI MADHUSUDAN MISTRY: We are committed 
to communal harmony in this country. That Is why I am 
telling you. 

MR. DEPUTY ·SPEAKER: Please address the Chair. 

(Translation} 

SHRI MADHUSUDAN MISTRY: Old you understand 
or not? Please come and tell us what is going on. Go 
to Gujarat and Rajasthan and take stock of the situation 
prevailing therein. ... (Interruptions) please keep mission. 
He is talking about commitment. I would like to remind 
him. Just now matter of Empleyment Guarantee Act was 

raJaed. The honou,..,1e Member may·be not aware of 
the situation in thi. regard. such a Bill has been 
introduced. That Bill will In this session Itself for the tim 
time In the Presldenfs Addl'88s. Four-five..slx, minimum 
requirements In the villages of the entire country as well 
as for -Bharat Nlrman" have been elaborated and the 
Govemment are commmed to meet them. Provision has 
also been made in budget. It is not a easy thing to 
provide wage of hundred days to a villager. Today there 
are crores of houses whose Income .Is not more than 
five rupees. The UPA Govemment have said to provide 
wage of hundred working days to a horne on minimum 
wage rate. It is a good revolution. Every body knows 
about villagers income. It Is a right steps towards the 
fund which should flow to the villages. 

He does not like this thing we are seeing termed as 
adopting double statement. You have double standard. 
You talk about Hindu here. A minister of his party was 
caught red handed while accepting bribe and he was 
swearing. They will talk about Ram out side but he was 
saying that money is not all in all but If me the swear 
l'ty God money is not less than God. It has been stated 
by your minister. It Is your double standard. On the one 
hand you have hatred feelings about the religion but you 
send your children to their school. You may have 
abstinence from it. Their houses are from quota but they 
are attacked. Moat of the children of your party go to the 
educational institutions of that community. I would like to 
remind you and entire nation that you have double 
standard. The Bane~ee Commlaaion will expose that how 
incident occurred. Stili their Is some apprehension In this 
regard. The doubt has been arising. ... (IntsmJptlons) 

SHRI KHARABELA SWAIN: That Is not Banerjee 
Commission it is Bane~ee Commmee. 

SHRI MADHUSUDAN MISTRY: It will become 
commission also. You do not worry. It is not a matter of 
committee or commission. It is a matter that how railway 
compartment having Kar Sevaks therein, caught 
fire ... (lnltlrruptions) . You want to forget it and you want 
to insist that there was a consptracy behind It. There 
was no conspiracy ... (Intsnup/i0n6). 

/Engilsh} 

I have not yielded. Why is he standing up and 
speaking, Sir? ... (Inltlrruptions) 

MR. DEPUTY SPEAKER: Mr. Swain, please do not 
speak without the permission of the Chair . ... (lnIrInupIirJn$) 
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SHRI MADHUSUDAN MISTRY: there Is an allegation 
by a senior police officer on the Govemment of Gujarat 
that he was tutored as to what to apeak and what not 
to speak before the Nanavati Commission. 

{TrsnsIstion} 

These all have been published In newspaper. They 
managed with these people. ... (InfBnupb'ons) 

{English} 

SHRI BIKRAM KESHARI DEC: Sir, I am on a point 
of order. 

MR. DEPUTY SPEAKER: Under what Rule? 

SHRI BIKRAM KESHARI DEC: We are supposed to 
move our amendments to the Motion of Thanks to 
President's Addrees within fifteen minutes of the debate 
being taken up. We have given a lot of amendments to 
be moved. When can we move these amendments, Sir? 

{Translation} 

MR. DEPUTY SPEAKER: It has been submitted by 
the chair. 

... (InfBnupfions) 

{English} 

SHRI BIKRAM KESHARI DEC: No announcement 
has been made in the Hob8e. 

{Tmnslafionj 

MR. DEPUTY SPEAKER: Announcement has been 
made. Mlstryjl now you continue your speech. 

... (InfBnupfions) 

{English} 

MR. DEPUTY SPEAKER: No running commentary 
please. 

{TfllllS/stion} 

SHRI MADHUSUDAN MISTRY: Mr. Deputy Speaker, 
I would like to draw you attention towards this point that 
an Influx revolution has been initiated in the entire nation. 
The UPA Government have accomplished the providing 

wo!i( of money in each house. Honourable President has 
put this point in his address: we are going in this direction 
to fulfil the commitment, our manifesto is for five years 
and we were continued for five years. 

This Government will continue for full five years. The 
Govemment have implemented what has been written in 
this manifesto and the Govemment are trying to make all 
the prOvisions which may come under the budget through 
the Implementation of the National Common Minimum 
Programme. The Govemment have linked all villages of 
thie country to road, drinking water, communication so 
that the villages could get all facilities like cities. I would 
like to remind that honourable President has said In his 
address that 

/English} 

India should shine and it should shine of all. 

{Translstion} 

It Is our intention and commnment. It Is a matter of 
"Sharat Nirman-, the result of the poliCies made by NDA 
Govemment Is in front of their eyes and due to this 
there are sitting In opposition. 

As far as matter of defence budget is concemed, it 
is the tune of 83000 crore of rupees which Is too large . 
First time the Govemment have presented such budget 
by keeping view the proviSion of the fiscal responsibility 
and Budget Management Bill and in this way fiscal deficit 
will be less. After all any prime responsibility has not 
been shi!i(ed or avoided In it. Every thing has been done 
according to National Common Minimum Programme. 

We would like to connect the villages with 
communication. We would like to bring telephone in each 
and every village. We would remove all the difficulties 
and obstacles Involved in it. This Govemment is al80 
committed to democratic values even today. 

/Translation} 

It is none but this very Govemment that conduct 
elections at regular intervals, Govemment are formed in 
the States and the govemment business is transacted in 
smooth way. But. what Is happening today? We have 
connected every part of the country with the help of 
tetephone. But, in my own States Itse" a Member of 
Parfiament of Rajya Sabha of their party has levelled 
allegation against the Chief Minister, who is of their party, 
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that his and his fellow MP's and MLA's telephones are 
tapped in Gujarat. You don't have answer to this 
wrongdoing. I am going to give notice for conducting a 
probe in this regard. The MP's of Gujarat have leelled 
allegation that the phones of MP's and MLA's are tapped 
in Gujara~. On the basis of the record they have written 
a letter to the President of the ruling party asking to 
conduct a probe in this regard. I shall also write to the 
concerned Ministry. These MP's who talk about phone 
tapping are trying to teach us today that we have not 
adhered to democratic values in states. We have observed 
your attitude in all the three States namely Madhya 
Pradesh, Rajasthan and Gujarat. Your uniform design 
there is to foment riot and rule. Development is not in 
your mindset, therefore, you can never go for 
development. By chance you came to power there please 
continue to sit on the place here where you are sitting 
now. When we were in the opposition, you people used 
to complain. At that time, you people stifled the democracy 
and stalled the proceedings of the House. I would also 
like to submit that the President has stated in the last 
paragraph of his address that every MP should inform 
the Parliament about the work to be done in his 
constituency and also given time to accomplish the work. 
But, the proceedings of the House are stalled on petty 
issues and the House is held to ransom. These people 
put their signature on the attendance register and feel 
complacent by stalling the proceedings of the House. 

I would like to point out the discrepancies in your 
statement and your working because wtlen the _Iected 
representatives of the entire country rise to express their 
views in the House, they are interrupted. The principle of 
the Government regarding disaster situation, drinking 
water, agriculture growth, prosperity in the country and 
upliftment of the trlbals, dalits and women have been 
reflected in the President's Address. Therefore, a blueprint 
is reflected in the Presidenfs Address. The priorities of 
the Govemment have also been reflected in the Budget. 
I will put forward my points during discussion on the 
Budget. 

Mr. Deputy Speaker, Sir, I express y gratitude to the 
President who. have listed the priorities of the Govemment 
in his Address. With these words, I conclude and pray to 
the God that good sense prevail upon the people sitting 
on the opposition benches so that these people do not 
disturb those good people who raise questions for the 
welfare of the public. I claim that this Govemment will 
complete its five years term. The dream of these people 
will not come true and they would have to sit in the 
same position for a period of five years where they are 
sitting now. 

{English} 

SHRI BASU DEB ACHARIA (Bankura): Mr. Deputy. 
Speaker, Sir, I rise to support the Motion of Thanks on 
the President's Address. The President's Address was 
made at the back·drop of a national disaster Tsunami. I 
congratulate this Government the way It has taken prompt 
action In regard to providing rehabilitation and relief to 
the thousands and thousands of affected people. I also 
congratulate this Government for not allowing foreigners 
to intervene in our relief and rehabilitation activities. The 
entire country was shaken and the entire country stood 
as a rock at the time of disaster. 

The mandate of the people In the last Lok Sabha 
elections was a mandate for change. Our Finance Minister 
started his Budget speech referring to this change. He 
has said that the Government has chartered a new path 
that is more acceptable to the people of this country and 
that will bring greatest good to the people. He hu aIeo 
referred to the change in the policy. The people of our 
country in the last Lok Sabha elections not only wanted 
a change in the ruling formation but also wanted a change 
in the policy. The people of our country feel that here is 
a Govemment that would take care of 80 to 90 per cent 
people of our country who are farmers, agricultural 
labourers, working class and middl~ class people. That is 
why, we, the Left parties have been asking and 
demanding that there should be a change in the policy 
of this Govemment. We endorse the Common Minimum 
Programme that was formulated because a number of 
issues and programmes have been Included in it. 

They have all been included in the National Common 
Minimum Programme, which are for the welfare of the 
majority of the people of our country. 

Sir, hon. Rashtrapatiji has referred to our Rural India. 
India lives in villages. In his Address, he said: 'My 
Government is committed to giving a new deal to Rural 
India. This new deal involves, among other things: 
reversing the declining trend in investment In agriculture; 
stepping up credit flow to farmers; enhancing public 
investment in Irrigation and wasteland development; 
increasing funds for agricultural research and extension; 
creation a single market for agricultural produce; investing 
in rural health care and education; promoting rural 
electrification and rural roads; setting up comrnodities 
futures markets and insuring againSt riIk In fanning and 
rural business' . ... (lnItHnJp/Ion$) 
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Sir, the situation is worsening. There has been decline 
in the agricultural growth in the last consecutive three 
years. It is less than the growth In population. The food 
grain production has fallen below the rate of population 
growth. During Nineties, it was leading to an absolute 
decline in the ptJr C6pit8 of Indian output. 

Sir, the average number of days work for agricultural 
workers has declined all over the country. The rural 
development expenditure, which was 14 per cent in the 
Eighth Five Year Plan, has come down to only five per 
cent in the Ninth Five Year Plan. There has been a 
drastic cut, and it is because of the decline in inveatment 
in the rural areas. In caae of agricultur~, in cue of 
he,Uhcare, in case of education and in case of 
employment, it has caused great distress among the rural 
poor. This distress is not confined to only the rural poor, 
it is also confined to a large section of the peasantry. 
There is a wide gap between the higher Input price and 
lower output price. 

What have we seen during the last six years of the 
NDA regime? They had gradually reduced the Government 
support to the agriculture. As a result of this, there has 
been an increase in the production cost of the agrlcuhural 
commodities and the farmers did not get the fair 
remunerative price. It is because of the switching over 
from the foodgrains to cash crop, commercial crop, that 
there has been decline In the foodgrain production. 

As a result of this, in the past, we have seen a 
number of starvation deaths is many parts of our country. 
We have not heard, in the past, about thousands and 
thousands of farmers committing suicide. But we have 
seen that in the last few years? Why do farmers commit 
suicide? Farmers are today also committing suicide 
because farmers are not getting fair price or remunerative 
price for their produce. The Government gradually has 
reduced subsidy on fertiliser, subsidy on agr1cultural inputs, 
subsidy on electricity tariffs, etc. As a result of this, there 
had been an increase in the production cost and this 
had adversely affected agricultural inputs. 

What we have seen in the past Is that there is 
growing unemployment among agricultural labourers which 
constitute 22 crore out of 40 crore workers. Rashtrapatiji 
has correctly referred to the condition of the people IMng 
in the rural areas. 

Institutional funding or institUtional credit to agrlcuhure 
and capital formation in agriculture have been gradually 

reduced. There has not been any extension of Irrigated 
areas in the last several years. He has correctly 
mentioned about the enhancement of public Investment 
in irrigation and wasteland development, which is the need 
of the hour, H we want to protect the Int8reat of the 
farmers of our country. 

This is because of the wrong policy which was being 
pursued by the earlier Government LPG, the policy of 
Liberalisation, Privatisation and Globalisation has resulted 
in disaster; it has an adverse effect on our economy, on 
our employment growth, on poverty levela, on agricultural 
production and on the condition In which our farmers live 
today. 

The growth in employment In rural areas is only 0.58 
per cent whereas in the urban areas, it Is 1.58 per cent. 
That is why, the main thrust of Rashtrapatijl In his Addrau 
was on agriculture which Is the mainstay of our rural 
people, the people living in villages. 

Rashtrapatiji in his Address has also referred about 
the labourerS belonging to unorganlsed sector. We have 
a 4O-crore workforce In our country. Out of that 4O-crore, 
we have 37.5 crore in the unorganised sector. They are 
agricultural labourers, the labourers engaged in baed! 
industry, In construction work and in such other industry 
In the unorganised or informal sector. What Is the 
condition of these workers? 

The social security, which these workers used to 
enjoy, has been gradually reduced. Although In the 
National Common Minimum Programme it has been stated 
that the UPA Government will bring legislation for 
agricultural workers, there has been no mention of It In 
the President's Address. There is no law for the 
agricultural labour, which constitutes 22 crore of our 
population. We have been asking for a comprehensive 
legislation for agricultural workers, legislation for their job 
security, minimum wages, social security, provident fund 
and pension but there Is no such law. there Is an urgent 
need to have a comprehensive legislation for 22 crore of 
agricultural labour. 

Our handloom sector is in great crisis and this is 
because of the policy of llberallsation. We have opened 
our doors and lakhs and Jakhs of our workers engaged 
in the handloom sector, the weavera, are in great crisis. 
In the Address there has been a mention of modernisation 
of handloorn sector but unless their interests are protected 
and the problems of rn8l'1teting and unemployment which 
they are facing today are resolved, lakha and lakha of 
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workers, the weavers who are engaged in the handloom 
sector will suffer. They will face greater crisis in Mure. 
These problems have to be resolved. 

Rashtrapatiji has also referred to in his Address about 
the National Electricity Policy saying that, 'The National 
Electricity Policy adopted by my Government will 
encourage new investment In the sector while ensuring 
that the interests of the consumers, including rural 
consumers, are also served'. It has been mentioned in 
the National Common Minimum Programme that there 
will be a review of the Electricity Act of 2003. Why have 
we been demanding and asking for it? In the Electricity 
Act. 2003 it hal' been stated that the cross subsidy will 
be gradually phased out. Today, there has been cross 
subsidy. The poorer section of our peopl~gricultural 
labour, farmers, middle class people and workers-get 
electriCity at a subsidised, lower tariff and if this is 
removed a majority of the people of our country belonging 
to this section will not be able to purchase electricity. We 
made it very clear that there are a number of provisions 
which are not in the interest of the people of our country 
and they are required to be amended. Review means 
the provisions which are not in the interest of the people 
of our country should be taken care of but without 
amending those provisions a National Electricity Policy, 
without making any change in the policy which was 
formulated by the earlier Government, has been declared. 
This will not serve the purpose. 

That was not the demand of the people of our 
country. Rashtrapatiji has also made a mention in his 
Address about socio-economic empowerment of our 
people. But he has not mentioned anything about 
empowerment of women. We have been asking 33 per 
cent reservation for women. A Bill was introduced in 1996 
when there was United Front Government and that Bill is 
still pending. We are still discussing it. The atrocities on 
women are increasing day-by-day. Women' constitute 50 
per cent of our population. Therefore, empowerment of 
women IS urgently required but it has not been mentioned 
in the Rashtrapatiji's Address. 

He has stated in paragraph 50: 

"My Govemment is also firmly committed to ensuring 
communal harmony." 

I was listening to the speech of ShriGeorge 
Fernandes. He was explaining who is secular and who Is 
not secular. He said that if any member goes from the 

BJP to other party, he becomes non-communal and if 
any member Joins BJP, he becomes communal. 
Secularism or communalism does not depend on any 
individual but It depends on the policy of a pollttcal party. 
We cannot forget what happened In Gujarat. We cannot 
justify the Incident that took place In Qujarat in 2002 by 
referring something which happened some 20 years back 
in Delhi. We condemned that Incident also. Our Party, 
the Communist Party of India (Marxist) condemned· what 
happened in 1984. In order to justHy what happened in 
GuJarat, if we refer to what happened in 1984, it is not 
correct. If there are only riots, then we would say that· It 
Is communal. We have seen during abc years of NDA 
regime how our educational system was saffronlsed, how 
their Ideology was cleverty and clandeatinely Infiltrated 
into all the aspects of our aoclety, and how many 
thousand crorea of rupeea came from foreign countries 
for all these things. What is the need of the hour today? 
The mandate of the last Lok Sabha election was against 
communal ideology of Bharatiya Janata Party and their 
hidden agenda. There is a need for detoxification of the 
wrong that had been done during the aix years of NDA 
regime. 

It has been mentioned very appropriately in the 
Common Minimum Programme of the UPA Govemment 
that this Government will bring a suitable legislation to 
tackle communal problem in our country. India is a secular 
country. We cannot compare ourselves with Pakistan. This 
ideology of secularism was maligned and distorted during 
~e six years rule of the previous NDA Govemment. There 
is a need to restore it back to its eartier position. 

Sir, same is the case with regard to our foreign 
policy. The concept of non-alignment had been Integrated 
in our foreign policy since our earty days of Independence. 
We have seen how this policy of non-alignment, which 
had been pursued for long, was distorted in the past few 
years. We expressed ourselves during the Korean war of 
1952; we expressed ourselves when Vietnam wal 
attacked, but we did not express ourselves strongly 
enough when Iraq was attacked in 2002. W. had to wait 
for long seven days to express our views. We had to 
atall the proceedings of the House for three days. When 
the Resolution on this issue was adopted. it was adopted 
in Hindi and the word 'condemn' was not used in that 
Resolution. What we have seen in the last six year of 
the NDA rule is how this age-old concept of non-allgnment 
was distorted. There is a need to restore that to Its 
88IIier position. How can we support' the C8U88 of the 
people of Palestine who are struggling for a separate 



1185 Motion of ThllnIrs on ~ PHALGUNA 18, 1926 (Ssks) PItII6id6nt'8 A~ 1186 

mothertand by having a good ralation with laraeI? Can 
we reaHy extend our support to the caus. of the 
Palestinians by improving our relations with Israel who 
are occupying a portion of Palestine? Can theM two 
things-supporting the cause of the Palestinians on the 
one hand and also improving our relations with Israel-
go together? I would like to request this Govemment to 
have a re-think on our relations with Israel. 

Sir, the eariier Government pursued the policy of 
disinvestment. It is good that it has been mentioned 
specifically in the Common Minimum Programme of the 
UPA Government that profit-making public sector 
undertaking would be neither privatised nor disinveated. 

Sir, our Party is extending support to this Govemment 
from outside. Shri George Femandes had referred to a 
statement made by Shri Prakash Karat about the policy 
of the Congress Government. We have to fight the 
Congress Party in our State. There would be elections to 
the State Assembly in the year 2006 In our State and 
we will have to fight the Congress Party pOlitically. There 
is no existence of BJP in our State. Their representation 
is nil. We do not support the policies of the Congress. 
But why are we then supporting the Government at the 
Centre? It is because we do not want a fascist party like 
the BJP to come to power at the Centre. After the 
incidents in Gujarat and at Manoharpur in Orissa, which 
George Saheb termed as an intemational conspiracy, they 
could only be called a fascist party. 

Under the leadership of Bajrang Dal, he said that it 
was an international conspiracy to malign them. Today, 
that party is not only communal but a fascist party also 
after the Gujarat incident. We will not allow a fuclat 
party to come to power. We are supporting the National 
Common Minimum Programme and our support i8 
confined to this Programme. We have been asking thIt 
Government to always stick to this Programme. We have 
been telling them that whenever we find that their action 
or policy is outside this one, then we will not support 
them. But that does not mean that we will sHow a fascist 
party to come to power again. We will not allow them to 
come to power. Sir, there are other Issues also. 
... (IntelTlJptions) 

SHRI BIKRAM KESHARI DEO: Sir, the hon. Member 
is going away from the actual subject of Motion of Thanks 
to President's Address . ... (Interruptions) The results in 
Bihar and Jharkhand have proved it. ... (Intenupllons) 

MR. DEPUTY SPEAKER: Thia is not to be recorded. 

... (InltlmJplioM/ 

SHRI BASU DEB ACHARIA: I will come to Bihar 
and Jharkhand. I know that as I have mentioned about 
Manoharpur, you are speaking like this ... (lnltlmJptions) 

SHRI BIKRAM KESHARI oEO: Manoharpur Ie 6Ub 
judictl. 

SHRI BASU DEB ACHARIA: It Ie not 8IIb judIcs. 
How can you say that it is sub judictII How can you 
support it? How can you say that It was an International 
conspiracy? ... (Interruptions) 

MR. DEPUTY SPEAKER: Pleue sit down. 

SHRI BfKRAM KESHARI OEO: The Govemment of 
Nav .. n Patnalk there has condemned this Incident. 
... (1nttmupIions) 

SHRI BASU DEB ACHARIA: Why 8hould a proflt-
making public sector undertaking be disinvested? 
... (Intenuptions) 

{Translation} 

MR. DEPUTY-SPEAKER: You have taken half an 
hour. 

... (Intenupllons) 

MR. DEPUTY SPEAKER: Usten to me. 

SHRI BASU DEB ACHARIA: No Sir, my 2·3 Important 
points are yet to be explained. . .. (Intenuplions) 

MR. DEPUTY SPEAKER: I would like to know from 
you as to whether you will take the whole time given for 
your party. 42 minutes have been given to your party, 
whether you. ... 

SHRI BASU DEB ACHARIA: I wDl conclude it In five 
minutes allot 10-10, 20-20 minutes to those people. 

MR. DEPUTY SPEAKER: 2 or 3 other members of 
your party are to speak here. If you need not call them 
then I have no objection. You can continue then . 

SHRI BASU DEB ACHARIA: You wid call them to 
express their views. You give 5-10 minutes more time to 
us. You are myoid friend. In 1984 the .. people were 

"Not recorded. 
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not in the Partiament. I and you were in the Parliament 
in 1984. You know that there were only two members of 
BJP at that time. 

MR. DEPUTY SPEAKER: I know very well. 

SHRI BASU DEB ACHARIA: There were two 
members of BJP. You are myoid friend. 

(English} 

SHRI BIKRAM KESHARI DEO: Will the hon. Member 
yield for a minute? 

SHRI BASU DEB ACHARIA: No, I am not yielding. 
Why is NTPC, a public sector undertaking, now being 
proposed to be disinvested may be by 5 per cent? 
... (Inlenvplions) Why Is there a proposal for disinvestment 
of Bharat Heavy Electricals which is a Nsvs Rstnlfi 
... (Intenvptions) 

MR. DEPUTY SPEAKER: Nothing will go on record. 

... (Intenvphonsl 

SHRI BASU DEB ACHARIA: They wanted to disinvest 
it. His Government wanted to disinvest and privatise 
NALCO, and we protested against it. We told that 
Government to back out from that decision. 
... (Interruptions) 

MR. DEPUTY SPEAKER: This is not to be recorded. 

... (InlefTUptionsl 

SHRI BASU DEB ACHARIA: Sir, there are some 
decisions which we feel are not in the Interest of our 
country like allowing foreign banks. . .. (InlefTUphons) 

MR. DEPUTY·SPEAKER: Nothing will be recorded. 

... (Intenvptionsl 

MR. DEPUTY SPEAKER: Only the speech of Mr. 
Basudeb Acharia should be recorded. 

SHRI BASU DEB ACHARIA: There are some 
decisions like allowing foraign banks to grab the share of 
the private sector banks of our country upto 74 per cent. 
We are opposing FDI in the case of telecom, civil aviation 

• Not recorded. 

and Insurance. They allowed insurance opening upto 
26 per cent. When Mr. George Fernandes was in the 
Govemment, they allowed it. Now, when they are in the 
OppoaItion, they are opposing it. ... (Inlsnuplions) 

MR. DEPUTY SPEAKER: Why are you making 
noise? Please sit down. 

... (Inftlnvplions) 

SHRI BASU DEB ACHARIA: But we were oonaletent 
when we were supporting the United Front Govemment. 
We opposed the opening up of lneurance sector. Why 
were we opposing it? Our opposition 18 not only for the 
sake of opposition. Why should we allow more than 49 
per cent in the telecom sector? Even when there 18 49 
per cent cap, they have violated in a number of foreign 
banks. Is it that in order to legaUse it that this cap 18 
being enhanced? We are not against FDI. 

FDI to West Bengal from Japan is the highest in 
comparison to other States. If FDI helps us to increase 
our productivity, employment, and bring new technology, 
then we have no objection. But when our own companies 
are capable of doing things, why should we privatise? 
Why should we privatise two airports, Delhi and Mumbal? 
We have submitted an alternative proposal to the hon. 
Prime Minister. Airports Authority of India's Union has 
prepared a' proposal. The Govemment of India need not 
spend a single paisa. They can spend money and they 
can upgrade the Delhi and Mumbai airports to the 
intemational standards from the profit being eamed by 
the Airports Authority of India. We have that proposal. 

We are discussing on Patents Bill. Our concem is 
about the concems of the common people of our country. 
What will happen after the enactment of the law? What 
will happen after amending the Patent law for the third 
time? What will happen to the prices of essential drugs? 
What will happen to our farmers? ... (Intenuptions) Our 
farmers are already committing suicide. 

Similarly, coming to pension, which is only a social 
security scheme, why Is there a need for FDI in pension? 
Why is It being converted into a Contributory Pension 
Scheme? We are opposing that. We cannot support this 
move of this Govemment. It is because our support is 
for the change in the policies. If this Govemment follows 
the same path that the earlier Govemment used to follow, 
then the result will be the same. 

Now, the role of Governors is bdlng debated . 
... (Inlsrrupllons) Mr. George Fernandes devoted fifty 
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per cent of his speech to this. My party, the CPI (M) is 
very clear on this Issue. On our demand, the Sarkaria 
Commission was constituted in 1983. We have been 
demanding that the recommendations of the Sarkaria 
Commission should be implemented. We are not justifying 
what has been done in Jhart<hand. But the Opposition 
has no moral right to raise .this issue. Mr. George 
Femandes has no moral right to raise this issue. They 
did the same thing in Bihar some years back. They 
installed Mr. Nitish Kumar for thirteen days when there 
was no majority for his Govemment. They removed the 
RJD Government in Bihar. The President's rule was 
imposed, I think, in 1999. They have no moral right to 
raise this issue. President's rule was imposed at that 
time .. It was passed in this House. But there was no 
majority for NDA in Rajya Sabha. So, they could not do 
that in Rajya Sabha. Hence, that Government was 
restored back to power. They tried to inte:vene by using 
article 355, not 356, in West Bengal. Did you not send 
your officers to West Bengal when you received a 
complaint from your colleague? What will happen to the 
Centre-State relations? They have jeopardised the federal 
structure of our country. That is the Ideology of the BJP. 
They are not for the federal structure. They are for the 
unitary strdcture.They have weakened and destroyed the 
federal structure of our country. We had to put the UPA 
Government In power. We are supporting this Government 
for charting an alternative path. 

Today, millions and miUions of the people of our 
country are suffering. 

Coming to the National Rural Employment Guarantee 
Scheme, I would like to say that there are a number of 
lacunae. Our proposal Is not only for the rural areas but 
also for the urban areas. Lakhs and lakhsof unemployed 
youth are there In the urban areas. We have a large 
number of slums. I know that people are residing In the 
slums for the last thirty years. If the Government today 
removes them from there, where will they go? So, there 
is a need for a Slum ,Policy. At preaent, there is no such 
Slum Policy In our country. Today, lakhs and lakhs of 
people are living in the slums. Mr. Minister, you cannot 
throwaway those people today saying that you need the 
land or saying that they are residing in a land which 
belongs to some Department of the Govemment-say 
the Railways. 

About the Railways, I know about Malegaon In Assam 
where 10,000 families are residing In a Railway land 
since Partition. When will they go now if you evict them? 
So, lakhs and lakhs of such people are residing In the 
slums. Therefore, there should be a policy for rehabilitation 

of such people. At preaent,. there is no such national 
policy for rahabilitatlOA of such people . ... (InItII'n.pt/oM) 

MR. DEPUTY SPEAKER: Thank you, Shri Acharia 
Now, you conclude. 

{T1III18Ia1ion} 

SHRI BASU DEB ACHARIA: Mr. Deputy Speaker, 
this issue pertains to the tribals. ... (/nltlnuptlons) 

[Eng/i6h} 

MR. DEPUTY SPEAKER: You have to conclude now. 

SHRI BASU DEB ACHARIA: I will finish my speech 
within two minutes. He has referred to the adlvasis. It II 
good. The adlvaals and the tribal people are there. These 
trlbals are residing in the forest land for years together. 
Shrl Baalu was the Forest Minister at that time. Becauae 
of the SUpreme Court's order, some State Governments 
started evicting the adlvasls from the forest land. But 
West Bengal and some two· or three States said that 
they would not evict any adlvaal because the tribal people 
are living there for years together, tor generations together. 
He has referred to that. Therefore, I demand that the 
UPA Government should bring forward a suitable 
legislation to legitimise the stay of the people who are 
living in the forest land. 

Next, I come to right to strike. This issue is being 
debated. Shri George Fernandes has not mentioned about 
it because he 18 already a changed man now. He 18 not 
the man of 1974 when he spearheaded the railway strike. 
So, right to strike should be there. 

{TfllllS/stionj 

MR. DEPUTY SPEAKER; The time allotted to your 
party is over. 

SHRI BASU DEB ACHARIA: Time is not over, ten 
minutes remaining now. ... (/nmnuplions) 

[English} 

MR. DEPUTY SPEAKER: Please conclude. 

SHRI BASU DEB ACHARIA: So, the Government 
should bring forward a Iegialatlon to include the right to 
strike of the workers and employ... That should be 
included in the Fundamental Rights of our Constitution. 
.. , (/nMmIpIions) 

MR. DEPUTY SPEAKER: Now, Prof. Ram Gopal 
Yadav to speak. 

... (Inltlnuplions) 
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SHRI BASU DEB ACHARIA: I will conclude now. I 
hope that the Government will think over the lsaues that 
we are raising and will try to have an alternate policy for 
the protection of the interests of the millions and millions 
of the people of our country. 

With these words, I thank you for giving me this 
opportunity. 

SHRI C. KUPPUSAMI: Mr. Deputy-Speaker, Sir, in 
Tamil Nadu, all the MLAs belonging to the Opposition 
have been arrested. . .. (Interruptions) 

SHRI A.K.S. VIJAYAN (Nagapattinam): Sir, in Tamil 
Nadu, all the MlAs belonging to the Opposition have 
been arrested. They have been thrown away. 
... (Interruptions) 

MR. DEPUTY SPEAKER: I will give you time. 
Whatever you may like to say, you can say at your own 
time allotted to you. 

... (Interruptions) 

SHRI A. KRISHNASWAMY: All the MLAs belonging 
to the Opposition have been evicted from the legislative 
Assembly. ... (Interruptions) 

MR. DEPUTY SPEAKER: Nothing win go on record. 

... (Intenuphonsl 

MR. DEPUTY-SPEAKER: When your time comes, you 
can say anything. 

... (Interruptions) 

MR. DEPUTY SPEAKER: When your Member 
speaks, he can say about it. 

SHRI A. KRISHNASWAMY: They are criticising the 
Central Government alsO . ... (Interruptions) 

MR. DEPUTY SPEAKER: Please listen to me. When 
your Member speaks, at that time, he can say whatever 
he likes to say but not now. This is not the 'Zero Hour.' 

... (IntemJplions) 

SHRI BASU DEB ACHARIA: Sir, let one Member 
speak on this issue . ... (lnf8nuptlons) 

MR. DEPUTY SPEAKER: First of all, you 8houIcI all 
take your seats. 

... (InttHTUpti0n8) 

• Not recorded. 

/Transllltion] 

MR. DEPUTY SPEAKER: I have aald that when the 
tum of your member comes, then speak. But, It is not 
good to disturb the House In this way. 

... (IntemJptions) 

14.00 hr •. 

(English] 

SHRI C. KUPPUSAMI: Sir, all the leaders of 
Opposition have been arrested. All the MlAs belonging 
to Opposition Parties have been thrown out of the 
Assembly. There is no democracy at all In the State of 
Tamil Nadu . ... (lntsrrupti0n8) 

/Trsnsllltion] 

MR. DEPUTY SPEAKER: Take your seat. After Prof. 
Ram Gopal Yadav I wiH give you an opportunity to 
express your views . .. /Inlenuptions) 

/English] 

SHRI A. KRISHNASWAMY: Sir, not only the Membera 
belonging to DMK Party, but Members belonging to 
Congress and other Parties have also been thrown out 
of the Assembly . ... (lnf8nupt1ons) 

SHRI BASU DEB ACHARIA: Sir, all the leaders of 
Opposition have been arrested and all the MLAs belonging 
to Opposition Parties have been thrown out of the 
Assembly. Please allow them to speak for two minutes. 
. .. (Intsrrup/ions) 

MR. DEPUTY SPEAKER After Prof. Ram Gopal 
Yadav, I will give them time. 

PROF. RAM GO PAL YADAV (Sambhal): Mr. Deputy 
Speaker Sir, I am thankful to you for giving me permission 
to speak on the motion of thanks to the Hon'ble President 
for his address. 

The Hon'bla President has touched upon many issues 
with regard to the poliCies of this Govemrnent. I would 
like to confine myself to a few Important points. We have 
been observing during the last Hveral years that 
whenever any important aMouncement is made, either 
through the Presidential Address or th(ough any other 
agency tall claims are made regarding agriculture, villages 
and farmers but the reality is totally different. 
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In 1950 the agricultural sector constituted 50% of 
the total G.D.P. of the country which has now come 
down to less then 24%. The Department of Agriculture 
had sought an allocation of Rs. 25000 crorea but It has 
been allocated only As. 13000 crores. An allocation of 
Rs. 13000 crores against the required allocation of 
As. 25000 crores to the agriculture sector Is quite meagre 
as it provides employment to about 650/0 population of 
the country at present. The agricultural sector alone 
contributes 65% of the total employment in the country. 
Even now 72 to 74% population of the country is 
dependent on agriculture. The allocation for It has been 
decreasing constantly. In 2004-05 the Department of 
Agriculture had made a demand of Rs. 4513 crores while 
it was allocated Rs. 2670 crores only. Not only this, the 
investment in agriculture is invariably declining. In 1990 
the investment in agriculture was 1.9% of the A.G.D.P. 
which has come down to 1.3% till the last year. On the 
one hand, you don't make any allocation, make le888r 
investments, on the other you will say that you are going 
to give a new deal to the villages in India. When these 
people from the N.D.A. were in power, they used to say 
that the country would shine. These people were making 
the country shine and now these people belonging to the 
(U.P.A.) have been talking of making a new India but 
nothing happens. On the one hand, it Is said that fanners 
would be given loans at a large scale. However, loans 
and advances are of no avail. The shape or the condition 
ot the villages cannot be changed by merely giving the 
toy of loans with the claim that they are going to advance 
ioans to the fanners for agriculture. The Aeserve Bank 
of India has stipulated that at least 1 B% of the total 
credit should be given to the farmers but how much are 
they being given? More than 60% of the Nationalised 
Banks have not compiled with that directive of the Reeerve 
Bank of India and the Banks which give loans do so 
after causing a lot of persistent harassment to the people. 
The farmer or the poor man is compelled to approach 
the . money lenders for loans. Regarding Interest on loans 
the committee on agriculture has recommended time and 
again that it should be in single digit. The Co-operative 
Banks etc. which are the largest lender to the farmers 
pay interest to the NABARD at the rates ranging from 
5%, 51//10 to 53//10. The interest rates ranging between 
9% to 15% are charged from the farmers by such C0-
operatives on the credit which they receive from the 
NABARD at the interest rates from 5% to 6% ie. They 
are getting at the rate of 5% and giving at 9% to 15%. 
The Committee on Agriculture had recommended that the 
rate of interest should not cross 9% bUt the Govemment 
have stipulated that the intereet attha rate of 9% would 

be charged from those who take 10808 upto Rs. 50,000 
but that too for thoae areas where farmers have 
committed suicides. For instance, we went to Kolar and 
Several other areas. We came to know from the people 
that the rates of Interest is too high and the banks are 
reluctant to give loans. Then the farmers approach the 
money lenders. It is also one of the major causes of the 
suicides. Neither the flow of credit has grown nor the 
trend of investment has been reversed as the Hon'ble 
President has stated. The rate of interest is not coming 
down and the farmers are not being given remunerative 
prices as per the cost of production. 

I would like to cite an example. The different 
agricultural tlnlversitles in Uttar Pradesh and the 
agricultural experts had undertaken survey and on the 
basis of this survey they have brought out that last year 
the cost of production in reapect of paddy was Rs. 680 
per quintal. The Government of Uttar Pradesh 
recommended to the Union Govemment that the prices 
of paddy should be fixed at Rs. 750 per quintal but the 
Minimum Support Price was fixed at Rs. 560 per quintal. 
If this scenario continues how will you make a new 
'Bharar. 

You are not able to give anything where the two-
thirds to three fourths of the population of the country 
are dependent on agriculture and the fanner's plight Is 
that he is not getting the cost of whatever he has 
invested. You can only make tall claims. There has also 
been reference to the issue of agricultural re8ea~h. I 
would not go 1nto detail but I would like to point out only 
this that there are 3700 vacancies In Indian Council of 
Agricultural Research and Department of Agricultural 
Aesearch and Education alone. Pawar Sahib has also 
admitted that one recommendetlon which Is related to 
vacancies has not been accepted. There are 1400 
vacancies of scientists only. Sir, can a non-technical 
person act 88 a scientilll? In the I.CAR. 1400 vacanci .. 
in the scientific category have been lying vacant for years? 
How will you be able to have new research? You can 
see daUy in newspapers that 8uch and 8uch eeed Is the 
beat and of superior quality. All produce their seeds and 
there is no new research. Krl8hl Vigyan Kendras are 
vacant. There 18 no arrangement for the prevention of 
diseaaee. Such Is the set up. 

I would like to say something about Animal HUIbandry 
which is an important department as has been mentioned 
therein. Out of the total revenue recetpls during 2003-
2004 the receipts from paddy. Wheat and Sugarcane were 
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(Prof. Aam Gopal Yadav] 
worth Rs. 74000, 44000 and 28000 orores respectively 
but the revenue from dairy alone was As. 1,03,000 crol'88. 
Completed negligence is being shown with regard to Ilve-
stocks and nothing is happening worth while. 

Hon'ble Ola Sahib is sitting here. Cows and Oxen of 
very good pedigree are found in his State but we cannot 
bring any cow of good pedigree from there for milk. Our 
farmers dealt in Cows and calves. They used to go to 
Jhunjhunu and Parbatsar in his area. The excellent 
species of Cow are found in Parbatsar. I would like to 
cite an example. Two years ago our leader Shrl Mulayam 
Singh Yadav had sent for two cows from Parbatsar. These 
cows were coming in a truck. They were intercepted at 
Alwar and there was trouble. These cows could only be 
brought when Shri Mulayam Singhji hims.lf talked 
telephonically to the S.S.P., Alwar and Senior Officers of 
the State Government of Rajasthan. There is no 
movement of the livestock from anywhere and whole of 
the live stock is disappearing. In spite of this revenue 
has been earned at such a large scale from the live 
stock. It is extremely neglected sector. Nobody cares for 
it and there is no research. The Committee on Agriculture 
had recommended that the I.C.V.R. should be set up 
along the lines of the I.C.A.R. What are the reasons, 
why is it not being done? The treatment for various fatal 
diseases like foot and mouth has not yet been p088ible. 

Sir, food processing has also been mentioned in the 
Hon'ble President's Address. In Brazjil, processing of food 
is upto 80% and it is upto 60-70% in the U.K. and the 
U.S.A. but we have this percentage merely 2% in our 
country. Every year, fruits and vegetables worth As. 
50,000 crores get perished in our country. What action 
has been taken by the Government in this regard so 
far? 

Wat.tl·r conservation Is becoming an alarming 
challenge. The water level is decreasing every year. After 
a period of ten years, people in various parts of the 
country win be having no water. I was pleased to hear 
the previous budget presented by the Finance Minister In 
the House in which it was mentioned that programmes 
would be launched in a large scale, ponds would be dug 
out, but these have not been mentioned in the present 
budget. A big project should be made for the purpoee of 
water conservation otherwise it is not a good omen for 
the country. A major part of Bihar Slate gets ruined every 
year due to occurrence of devastating floods there. Every 
year we have a point of discussion that floods in Bihar 
are brought by the revers flowing .from Nepal. In this 

regard, dlecuesion should be held with the Government 
of Nepal and some dam should be constructed. Floods 
are likely to occur again. I would like to know from the 
Government of the arrangements made by them In this 
regard. We hold discussions over floods but no care and 
concern Is seen tor the victims of floods who get ruined 
every year. After the floods, committee visits the affected 
area. Department of Agriculture sends the committee and 
the Home Ministry helps in sending the relief. 

Sir, there is a mention of electrification in the budget. 
There are about 1.25 lacs villages in the country which 
are yet to be electrified. Of these, 82 thousand villages 
are in Uttar Pradesh, Bihar and Jharkhancl only. Uttar 
Pradesh is in the worst condition, where only 19 per 
cent houses have the facility of electricity. In respect of 
Bihar & Jharkhand, this percentage is 9 and 10 
respectively. I urge upon the Government that Bihar, 
Jharkhand and Uttar Pradesh should also be treated on 
equal footing in terms of providing assistance to them, 
which is provided in the ratio of 90 and 10 as is the 
case of other States of the country I.s. Union Government 
and State Government' bear the expenditure 90 per cent 
and 10 per cent respectively. For the programmes to be 
Implemented in these States, 25 per cent of amount Is 
provided 88 assistance, 25 per cent as loan whereas the 
rest 50 per cant's incurred by the State Government 
itself. Electrification of the entire county cannot be claimed 
to have been achieved If these three States are not 
electrified. I submit that as the weaker section of the 
society is provided reservation, similar1y, assistance should 
be provided to Uttar Pradesh, Bihar and Jharkhand for 
carrying out the work of eJectrIflcation there 88 It Is done 
in the case of Uttaranchal, North Eastern region and 
Jammu-Kaahmir. 

I would like to say two-three points more. There " 
also a mention of our relations with the neighbouring 
countries in the Presidential Address. I regret to say that 
whoever we may claim in the House, the reality is 
something elee. Our relations with our neighbouring 
countries are not such as they ought to be. A successful 
foreign policy Is that which enables a country to increase 
the number of its friendly-countrles and reduces the 
number of its hostile-countries. Unfortunately. instead of 
increasing the number of our friendly-countries It 18 
decreasing. This is a testimony to the failure of our foreign 
policy. 

Hon. President has stated In hie Addreee that the 
fiftieth anniveraary of the Bandung Conference Is at hand. 
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I am telling a very Important thing here and the 
responsible people of the Govemment sitting here are 
not listening to me. We had also attended the Bandung 
Conference 50 years ago. At that time India led the Third 
World. Nehru, Nasir and Tito were considered the frontline 
leaders of the Third World. While celebrating the fiftieth 
anniversary of the Bnandung Conference, we should also 
think over our position that time and the present position. 
We will have to think over this too. There has been a lot 
of discussion over a point. The hon'ble members from 
both the sides make much noise over that. We sit In the 
middle and hence do not make much noise. Discussion 
was held over c·ommunalism. I would like to draw the 
attention of the House to two incidents In this regard. I 
mean to say that communal powers are dangerous to 
the country no matter whether they are active directly or 
indirectly. If the fellowmen sitting this side are openly 
communal then those sitting that side are communal in 
disguise. It is known to everyone what happened In Delhi 
and its surrounding areas after Indira Gandhi was 
assassinated. Sikh community has had its separate 
identity. This community has contributed significantly at 
the time of war for independence or at the time of threat 
at borders in the country. This community has contributed 
a lot despite having been in minority in tenna' of population 
and its bravery is beyond doubt. But the way they were 
tortured, demoralised and killed at that time, is heart-
rending. Such incident has never taken place before. Such 
incidents took place before my eyes and I saw how the 
Congress Party and the BJP people were looting them. 
We had to take up tenns to save the Sikh community In 
Kanpur and Itava. 

DR. SATYANARAYAN JATIYA (Ujjain): Don't say that 
we were also involved. 

{English} 

MR. DEPUTY SPEAKER: Dr. Satyanarayan Jatiya, 
please sit down. 

... (IntlllTUp/ions) 

[Trans/lltion} 

PROF. RAM GOPAL YADAV: I myseH have seen 
that these people were with them. 

MR. DEPUTY SPEAKER: You please speak when 
you are allowed to do so. 

PROF. RAM GOPAL YADAV: It Is completely true . 
... (IntelTUp/ions) 

SHRI KHARABELA SWAIN: We were not involved in 
the Sikh riots ... (Intsnuplions) 

{English} 

MR. DEPUTY SPEAKER: Shri Kharabela Swain, 
please sit down. 

. .. (Inlsnvplions) 

MR. DEPUTY SPEAKER: Nothing will go on record 
except the speech of Prof. Ram Gopal Yadav. 

... (Interruptions) • 

{Tnms/slion} 

PROF. RAM GOPAL YADAV: I was saying that 
whenever we talk of dispensing with the communal 
powers, the wind always starts blowing in the opposite 
direction. What has happened in Gujarat is a slur on the 
country. Only the Union Government and the State 
Government were responsible for that. At that very time, 
the Union Government should have dismissed the 
Government of Gujara!. But whenever there is a need of 
eliminating or weakening these communal powers, where 
these can be eliminated, the Congreas and these people 
then become one at that time. At the time of Assembly 
election in Uttar Pradesh, Atalji spoke about defeating 
Mulayam Singhji politically. Sonalji also followed Atalji. 

If Mulayam Singh Yadavji were politically out. you 
could not be here. It is Mulayam Singhji who made these 
people get 10 seats only instead of their usual 50-80 
seats. Now they have their those candidate. only there 
who are not In position to secure their security deposit. 
But you both were one. Many parties agree with us on 
this point but they can't take up this p,int. Hon'ble 
Basudeb Da has left the House. I also want to caution 
him against them. The Congress people try to eat Into 
the roots of those people from whom they get support . 
And they are trying to gradually eat into the roots of 
Laluji. This is the policy of the Congress. This point ehouId 
be understood ... (InltJlTUpfions) 

[English} 

SHRI N.S.V. CHITTHAN (Dindigul): Sir, he has no 
right to talk about the Congress. . .. (InltJlTUplions) How 
can you allow this? ... (lnltJnvptlons) 

• Not recorded. 
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MR. DEPUTY SPEAKER: Prof. Yadav, please 
conclude. 

(Translation] 

SHRI GHULAM NABI AZAD: Prof. Saheb, you have 
also taken his side. ... (Interruptiol1$) 

MR. DEPUTY SPEAKER: Please you conclude. 

PROF. RAM GOPAL YADAV: I am concluding. There 
should be a sincere effort to finish the BJP. Mr. Azad, 
you indeed want to finish them. ... (Intsrruptions) 

Your whole family is victimized by the terrorists. 
However, those people giving direction, do not work 
sincerely. They are at work in Uttar Pradesh in connivance 
with the BJP. Those Congress people may be important 
for you but they are not important for us. They, indeed, 
are doing all this. The issue of communalism is obtain 
raised ... (Interruptions) who is conniving with the BJP, 
everybody knows it. I don't want to say all this. I have 
all the facts ... (1ntsnOptions) 

Be it the issue of farmer or farms or electrification of 
villages, we would have to think seriously about them. It 
is true that during the recent natural calamity, the whole 
country and the Government of India have done a 
commendable job and the whole country and the 
Government deserves commendation for the same. The 
task which has been accomplished property should be 
acknowledged accordingly. However today the farmers are 
constantly neglected. The farmers do not get the 
remunerative prices of their produce. If the farmers get 
less money than the cost, you cannot stop them from 
committing suicides. You should lower the Interest rates 
for them and provide water which is not available today, 
for the irrigation of one-third of unirrigated land. There 
should be an arrangement for water-conservation in the 
villages and to ensure that the farmers do not face any 
hardship in taking loan from the banks on a large scale. 

With these words, r support the Vote of thanks on 
the President's Address. 

{English} 

SHRI C. KUPPUSAMI (Madras North): Sir, I am 
thankful to you for giving me time to raise a very important 
issue about Tamil Nadu. Not only the partlamentary 
democracy but the entire democracy has been murdered 
in Tamil Nadu. No Opposition Party MLA is allowed to 

raise any issue in the Assembly ... (InlsmJplions) Today 
the Chief Minister of Tamil Nadu Ms. Jayalalithaa raised 
an issue under Rule 110 in which she accused the Party 
MLA Shri Arcot Veeraswamy, former Minister of Tamil 
Nadu. . .. (Interruptions) 

When he rose to reply to the allegation he was not 
allowed. Unfortunately, all the MLAs of DMK party were 
forcibly evicted from the House. Protesting against the 
attitude of the Speaker, all Opposition MLAs staged a 
walk-out and protested in front of the Assembly. They 
have been arrested now. They have been kept under 
custody now. So, there is no rule of law and there is no 
democracy. Constitutional functioning and democratic 
norms have been miserably failed In Tamil Nadu. We 
demand that the hon. Home Minister should come forward 
with a statement before the House. ... (Interruptions) 

SHRI E. PONNUSWAMY (Chidambaram): Sir, the 
Minister should respond to It. ... (Intenuptiol1$) 

SHRI A. KRISHNASWAMY: Sir, the Home Minister 
should intervene in the matter. The Central Govemment 
should :ntervene In this matter. All the MLAs have been 
arrested and kept in the police state. 

MR. DEPUTY-SPEAKER: Please listen to me. 

... (Interruptions) 

SHRI E. PONNUSWAMY: We want a statement from 
the Horne Minister . ... (Intsrruptions) 

SHRI A. KRISHNASWAMY: Mr. Deputy-Speaker, Sir, 
the Minister of Partiamentary Affairs Is here right now 
and he can respond to the matter. Sir, all the MLAs 
have been arrested. They have been brutally attacked. 
They have been kept in the police station . ... (In/emJptions) 

SHRI GHULAM NABI AZAD: At this stage, I can 
only say that we share the anxiety of the hon. Members. 
I do not know whether we can do anything, but I can 
only tell the Home Minister. Under such circumstances, I 
do not think much can be done from here. ... (Intsnuptlons) 

SHRI A. KRISHNASWAMY: No, Sir . ... (Intsrruptlons) 

SHRI E. PONNUSWAMY: All the MLAa have been 
arrested and kept in the police station. The leader of the 
alliance, Dr. Kalaignar, is also there in the police station. 
We request for an Intervention from the Centre. 
... (Inftlnuptions) 
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SHRI A. KRISHNASWAMV: We request that the 
Prime Minister should intervene in the matter and the 
Home Minister should respond. . .. (Inf6mJptionsj 

MR. DEPUTV SPEAKER: The Minister of 
Par~am8ntary Affairs is giving you an assurance. I think. 
now the matter should be settled. 

(Trans/ationl 

SHRI AlOK KUMAR MEHTA (Samastlpur): Mr. 
Deputy Speaker. Sir. I would like to thank you for the 
lime you have given me to speak on Vote of Thanks on 
the President's Address. Just now my predecessors have 
presented their views In detail on the Presldent's Address. 
On behalf of the Rashtriya Janta Dal, I would like to 
highlight most of the points covered In the President's 
Address one by me. In the Presldent's Address. the 
Tsunami incident was mentioned and it was stated that 
no aid of any nature had been taken from the countries. 
I would like to thank the Govemment for keeping Its 
promise. 

I would like to thank that in the President's Address 
it has been discussed to bring the inflation down and 
maintain it. We hope that if the declaration made in the 
rural sector and agricultural sector. are complied with. It 
would prove to be a great step In the making of a new 
India. In the President's Address. special Initiatives have 
been stated to be taken in the agricultural sector. India 
is an agricultural nation and we have been parroting this 
thing for a very long time. The allocations made In the 
agricultural sector by the previous govemment have not 
been enough at all. Meagre funds have been allocated 
in agriculture. The highest requirement in Agriculture Is 
the natural resources and its next requirement Is human 
resources. The previous Govemments have been doing 
injUstice by allocating meagre amount of funels. We would 
like to emphasislil over the allocation and giving priority 
there to which have been talked about in the President's 
Address. 

In our country. 75 per cent people depend on 
agriculture. The small and big farmers. labourers, 
agricultural farmers and various other people are 
dependent on agriculture and the remaining 25 per cent 
people in the country are dependent on the foodgralns 
produced by the farmers. We would like to emphasise 
over the fact that the Govemment should pay special 
attention towards agriculture. It has, indeed, been given 
weightage in the Presidenfs Address, however, we would 

like to say that though there has been a long series of 
slogans for the rural India yet when It actually came to 
do wort<, to do research and development, to provide 
loana to the farmers at tower rates and to make avalllble 
resources at the ground level. we have come a cropper. 
In the time to come our government should certainly focua 
on it taking into account the fanne.... agriculture lind 
agricultural products. Atlentlon should be paid to 
allocations towards the areas having high productivity. 
and large quantity of natural resources and thOM areas 
of production in which agriculture Is the most Important 
task. 

In agriculture. we must pay special attention to fruits. 
vegetables. milk production, agricultural fielda. flsher1e8 
and vario\.e other areas which have been elaborately 
discuseed in the Presidenfs Add,.... By Increuing the 
productMty of such ,areas. we can contribute towardl 
national productivity. In the recent past. the agricultural 
research Instltutea could not be decentralleed. During the 
tenure of previous governmenl8. there was no effort to 
make the output of Research and Development Institutions 
available to the small, medium and big farme... of the 
villages. 

Mr. Deputy Speaker. Sir. I would like to request the 
Govemment that under MA new Initiative of rural India 
towards villages" in the Presidenfs Addr88s. it ahouId 
take a new atep towards agricultural production by making 
the output of agricultural research in the rural areas 
available to the small fanners. 

Just now. Prof. Ram Gopal Vada" was talking about 
the fruit and vegetable produdion. In our country. the 
farmers producing fruits, vegetables and milk have a lot 
of problema. In our country the vegetable and fruita worth 
of 60 thousand crorea of rupees get perlahed every year. 
The fanners do not get the entire price of their produce. 
In the backward States like Bihar and Oriala. there is a 
vast scope for horticulture an therefore. the production Ie 
alao large there. In Bihar, other industries are very low 
In numbers. The people mostly dep'9nd on agrlcunure. 
The farmers are under the reel of flood and cIrol9't 
every year. There is a lot of production of fruita and 
vegetables due to the fertile land. Therefore, agriculture 
baaed indulJlry is required to be established In that area. 
Minimum support price i8 required to be jntroduced In 
allied agricultural products along. wtth the agricultural 
production. SInce, there Is no arrangement of support 
price for fruita and vegetables and aleo Govemment do 
not procure them officially the farmers do not get the 
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profit. Fruits and vegetables based industry should be 
established under it. Research and Development 
institutions should be set up in large numbers in this 
sector. Public Sector Undertakings are required to be set 
up in the State of Bihar. The situation of Bihar is almost 
serious after its bifurcation and there is no industry there 
in this sector. 

I would like to thank the President for talking about 
social security in his Address. I would like to say that 
hardly the intention and policy had gone simultaneously 
before. If our Govemment is really serious about this 
issue, it has to more ahead with both the intention and 
pOlicy. A provision of reservation has been made in our 
Constitution. In the reservation, Social Justice and 
Secularism are talked about however, the Intentions of 
those implementing the provisions given in our constitution 
do not reflect much candidness. That Is why these games 
of inequality are being played for a long time. Under the 
social fabric justice should be meted out to all of them 
through clear policies whether it is a question of women 
reservation or downtrodden economically weaker sections 
of society. But at the same time we must keep in mind 
that while giving justice to one section injustice Is not 
rendered to other sections of the SOCiety. So I wish to 
warn the government that we support the women 
reservation issue whenever raised on this House but with 
in the purview of this reservation, there should also be 
a provision of reservations for very backward, scheduled 
caste, scheduled tribe and backward cast women. Similarly 
minorities should also get reservation. I feel that we will 
be able to do justice with them by weans of such 
provisions. 

Mr. Deputy Speaker Sir, reservation in private sector 
has been talked about in President's address I want to 
thank him very much. Such matters have been discussed 
in the lok Sabha and -on roads too. Keeping It in mind 
this issue he has taken up this matter in his addre88. 

But simultaneously. I want to add that people of 
backward and most backward caste. should also get the 
benefit of reservation in private sector. It is a part of the 
step towards social justice. We talk of social justice 
everywhere, so these people should also get justice. 

Just now Shri George Femandes was speaking 'In 
this House. I know him since my childhood as a aoclaWst. 
Also I have been listening to Bhagwa soclallats type of 
words for last few years. Now I have been listening to 
his language and watching his 'BCtivities since last few 

days. I feel that the language of staunch soclall8ta people 
changes only in the greed for authority and chair. We 
have seen this in this House. I am surprised to see the 
supporter of R.S.S. and Bajrang Dal, the double face 
and dual character of the people whose names were 
symbol of respectful sociaHam in India. Lecture of 
secularism does not suit from the mouth of Mr. Femandes. 
Only those people who have a sensitive heart for 
minorities of the country, whether they are Sikh, Christians 
and Muslims, or whichever of linguistic or religious 
minorities they are, can understand the problems and 
suffering of the common people as a whole. 

Those, who have signed -Gujarat model of 
Developmen'- talk about secularism, I think the country's 
soul may have cursed them. We have to come out of 
the narrow boundaries of our own interest and work 
together to safeguard the secular structure and the basic 
instinct of our Constitution. 

MR. DEPUTY SPEAKER: Now you please conclude. 
There is another speaker from your party. 

SHRI ALOK KUMAR MEHTA: I am concluding with 
in two minutes. In the last elections they propagated the 
slogan of development. But the people of States like 
Bihar and Jharkhand did not like Gujarat model of 
development so they failed utterty. But such people 
change this definition of development when they attend 
the House. Through this house I ~ant to say that those 
people are talking about secularism who have done their 
best to bum the country in communalism for the last six 
years. They have made Gujarat a flame of fire. Secularism 
seems awkward from the mouth of these people. Our 
U.P.A. Government is stepping forward towards 
secularism. We wish to thank our Govemment for taking 
initiative in this direction. 

Mr. Deputy Speaker, Sir, another thing I wish to point 
out is that environment issue should be taken seriously 
as it is a matter of global importance. Ground water level 
Is receding steadily and ozone layer In atmosphere Is 
continuously thinging down and the holes in It has posed 
to the human life. Therefore, we should emphasize 
research and development activities to be taken up in 
this field. We should work with full zeal and vigour in the 
field. We should take up this matter seriously rising above 
party politics and various other emotions. 

With these words, I support the vote of thanks on 
the President's address. 
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SHRI BRAJESH PATHAK .(Unnao): Mr. Deputy 
Speaker Sir, I thank you very much for giving me 
opportunity to take part and speak on the vote of thanks 
on the President's address. 

I would like to specify my view on some important 
points taken up by the honourable President In his 
address. Honourable President has talked about taking a 
fresh initiatives in the direction of improving their 
relationships with neighbouring country. We should try 
that our neighbouring countries, whether it is Pakistan or 
Nepal do not feel insecure because of us, rather they 
should have a feeling that their neighbours are powerful 
and will help them. Our relationships with our neighbouring 
countries should enhance the feeling of security in them. 
The way the democracy is being atrangled in Nepal. We 
cannot tum of our eyes from that and sit passively as it 
can also be a danger 6ign for India. 

Today many honourable Members have expressed 
their views in the House. The way Indian Govemment, 
Indian people and our forces have strategically helped 
overcome Tsunami tragedy, they are worthy of our grateful 
thanks and the whole India and this House thanked them 
alt. Mr. Deputy Speaker Sir, I want to put up a question 
to you in this House which has been,left untouched by 
the honourable President and the Government. During 
Tsunami Tragedy there was a news in the papers that 
Dalits and untouchables were not allowed to enter relief 
camps. We had emphatically presented this point in the 
consultative committee meeting of Home Affairs that our 
rl'.mami hit untouchable brothers should also have been 
given place In relief camps. What to say about providing 
food, they were not allowed even to enter the toilets. 
Even the water bottles provided by UNISEF were not 
given to them. Even today our head bows down with 
shame. 57 years have passed since independence but 
Government has not taken any steps against those who 
did such shameful act, nor did the Government promise 
any such thing as taking strict action against them. 

Mr. Deputy Speaker, Sir, the incidence of violence in 
India has been taking place either it is in Jammu and 
Kashmir or it may be naxal violence or in north eastern 
States where young friends of India had been deviated. 
The hon. President has taken up three main problem in 
his address on which we have to concentrate. I would 
like to thank the hon. President that he has tried to take 
up three main issues which disturb the youth of India 
most, in his address. We fully hope that the Government 
will take stern action In order to tackle these problema. 

It has also been stated by the Govemment to bring 
white paper on condition of minorities. We would Hke to 
thank the hon. Pre.ident and request him to the 
Govemment to bring out white paper on the condition of 
the minorities of India whether they ant Muslim, Sikh or 
Christian and provision for reservation In job and upIIftment 
of their economical and social status may be cIear1y stated 
therein. 

The ratio of development between villages and towns 
is changing today. We will have to connect villages 88 

welt and bring them in mainstream of development If we 
cannot bring villages in mainstream of development then 
our India cannot move ahead In progressive way. It has 
been stated in address to enact law separately in order 
to tackle communal and violence. We welcome 
government's initiatives. At pruent. the Government have 
said to provide at least hundred days of employment to 
family. We would like to thank the Government and hope 
that the Government will take strong step In this direction. 

Mr. Deputy Speaker, Sir, -Food for Work-, 
Annapoorna Yojana and MId-day Meal In schools like 
many schemes have been introduced in our Uttar Pradesh 
for which the Central Government have been .endlng 
money and foodgrain but it is a matter of regret that with 
the nexus between touts and middlemen, the wheat, rice 
and foodgrains worth of twenty five thousand crorea of 
rupees of the Central Government which had been sent 
to entire Uttar Pradesh, have been sold by making bogus 
BPL cards and setting up fake organisation. This fact is 
not unknown to anyone. The Govemment should pay 
attention on it and such a arrangement should be made 
so that the fund released to the States by the Central 
Government be property utilised in the interest of poor 
and dalit people and its misappropriation could be 
checked. Then only we can really provide better facilities 
to the people of India. There are 80 many iSlues on 
which we would like to say prominently today. 

Our hon. Rail Minister had said while presenting Rail 
Budget on 26th that eight factories would be set up acrose 
India. But it pinches me that four factories out of eight 
will be set up in Bihar Itself and r •• t of four in other 
parts of India. I am not against Bihar. Bihar is a very 
backward State of India. But I request that hon. Minister 
through you that there are also 80 many backward district8 
in Uttar Pradesh. If railway wheel factory or coal factories 
is set up in our district (Janpad), our backward area will 
get opportunity for development. I dally read newspaper 
and fortunately I come from such a district (Janpad) where 
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present ruler of the Govemment of India are sitting left 
aide and in the right side they are sitting who were in 
the Government earlier. Simultaneously, if you cross the 
Ganga, the Home Minister of India hails from there. It Is 
matter of l'orrow and grief that we cry like the sons of 
step mother. The Member of Parliament from Aai Bareilly 
says that you may take 400 crores of rupees. She 
provided 235 crores of rupees for development of canals. 
111 crores of rupees for development of roads and 35 
crores of rupees for development of hospitals. Whatever 
hon. Atalji liked he gave to his constituency. At that time, 
he was in Govemment. Shri Shriprakaah Jalewal gave a 
speCial package to Kanpur. We are also elected voters. 
The same voters cast me their votes who cast for Aai 
Bareilly or Kanpur's candidates or Lucknow candidate. 
Then why is step motherly treatment Is done with the 
people of Unnao. The voters of Unnao may be 
categorically told that if this type of indecent things 
happens to them, the voters of Uannao will not exercise 
their franchise. There is no need of the Member of 
Parliament from Unnao in Lok Sabha. 

Han. Deputy Speaker, Sir, I urge that special package 
may also be provided to Unnao so that we could face 
the people in our constituency assuring them that they 
will get their due. Their Member of Parliament also has 
fighting spirit. If we are bam in poor family and we do 
not have political background then our voters are forced 
to be left in lurch. We regret on it. 

Mr. Deputy Speaker, Sir, at last on behalf of the 
Bahujan Samaj Party, I support Hon'ble President Address 
and I assure that the Bahujan Samaj Party will always 
stand with you on the issue of development of India, 
minorities and farmers. 

DR. SATYANAAAYAN JATIYA (UjJain): Mr. Deputy 
Speaker, Sir, we are having a discussion on the Motion 
of Thanks on the President's Address. The Address 
begins with the reference to the sufferings of thousands 
of our countrymen and the iakhs of people worldwide 
due to the natural calamity. The cooperation and 
assistance provided during the relief and rescue work 
reflects the sympathy and sensibility of our country. Of 
course, still much has to be done for the rehabilitation of 
the people. As far as the construction of infrastructure is 
concerned constant attention WOUld, have to be paid for 
a pretty long period. Proper arrangement is prerequisite 
for rehabilitation of those' people and also to provide 
employment opportunities so that they can lead their life 

smoothly. Ours Is a country which Is a reaervolr of 
immense powers. 

Mr. Deputy Speaker, Sir, 

-Desh kI Prachhaan kshamta par mujhe viahvas hal, 

Nabhl me Iske amarta ks anashvar Vias hal, 

Shakatlyan Samhar ke kehelen bhale hi natak kaee, 
Aashtra kI sanjlwani &haldi men chhlpe Saamar they 
par mujhe viahvas hai-

I have faith that the inherent capability of the nation 
would act as sanjivani shaktl to give new life to the8e 
people and for their rehabilitation also. 

Mr. Deputy Speaker, Sir, it 18 mentioned In the eighth 
paragraph of the President Address that-

-rhe UPA's vital contribution to the Nation has been the 
retum of the polity to mainstream political values of 
pluralism, Inclusiveness, secularism and economl(: growth 
with eqUity and social Justice. 

Mr. Deputy Speaker, Sir, all thes. things are 
,mentioned In the Constitution and If the Govemment 
resolve for the same, It should tell as to how It will do 
it. The Govemment need financial resource to take stape 
for the same. 

Sir, I have also gone through the budget provision, 
wherein there is no mention of labourers, agricultural 
labourers and labourers of unorganlaed sector which 
constitute a big chunk of the population of the country. 
Their population is about 40 crore In the ~untry. Of 
what significance Is the Presldenfs Address when no 
mention has been made of 40 crore people of the 
country? 

Mr. Deputy Speaker, Sir, the terms Scheduled Castes, 
Scheduled Tribe, weaker section. economically weaker 
section, minorities, linguistic minorities. other backward 
classes, women, physically handicapped, youth etc. are 
used in the speech. Be it the message on the occasion 
of the Independence Day or any other message,· the 
speech of the Govemment remains incomplete If all these 
terms are not included theirln. No mention has been made 
as to what the Govemment Is going to do for these 
people and also how assistance would be provided to 
them. 

Mr. Deputy Speaker, Sir, we have made provlelons 
for employment In the J5udget. We are going to Introduce 
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100 days' Employment Guarantee Bill. But, there is no 
gt,Iarantee of employment in that bill. There Is a proposal 
to provide employment to one person from each family. 
If the income of that person increase, then you will 
withdraw his name from that category. If that person goes 
to some other place where he gets better employment 
opportunity, he will cease to claim his previous 
employment. The wage to be given to him is also not 
fixed. You have left issue of wage to the State 
Govemments. You have said that the State Governments 
will provide minimum wage. The Central Govemment !lave 
fixed minimum wage for the labourers. It should be 
increased. 

Mr. Deputy Speaker, Sir, labour class constitutes a 
big part of the population in our country. No mention has 
been made in the Address about the welfare of the 
labourttrs. It is stated in the Address that the roots of the 
tenets of democracy would be fixed firmly. Definitely, there 
is need to make efforts in this direction. 

Mr. Deputy Speaker, Sir, the text of the Preamble of 
the Constitution reads, 'We, the People of India having 
solemnly resolved to constitute India into a Sovereign 
Socialist Secular Democratic Republic and to secure to 
a/l its citizens: Justice, social economic and political, liberty 
of thought, expression, belief faith and worship.' We talk 
about all these things but it is not mentioned as to how 
we will provide all these things. You are going to provide 
justice, liberty, equality, cordiality, brotherhood, social and 
economic equality. But by when? ... (Intenuptions) 

MR. DEPUTY-SPEAKER: Shri Ram Kripal Yadav ji, 
please do not disturb him. Express your views when you 
have your own term only. When you will be expressing 
your views they won't disturb you also. Please do not 
disturb. 

DR. SATYANARAYAN JATIYA: All these things are 
justice, liberty, eqW1lity and brotherhood . ... (Inltlnuptions) 

MR. DEPUTY SPEAKER: Dr. Satyanarayan Jatiyaji 
please address the Chair. 

DR. SATYANARAYAN JATIYA: I am talking about 
agricultural workers. How will you provide employment, 
bread, cloth and shelter to them? ... (Intenuptions) 

MR. DEPUTY SPEAKER: Mr. Jatiya, please address 
the Chair. 

DR. SA TV ANARA YAN JATIYA: We have Introduced 
pension and insurance scheme for the agricultural 

labourers. If you are interested to know it, I can tell. I do 
not like to say as to what we have done. 

15.00 hr.. 

Under the said scheme the contribution of the 
labourer and the Government will be Re. 1 each. He will 
have to contnbute It till he attains the age of 60 years. 
Thereafter, he will get a p~nsion of Rs. 1800 and 
Rs. 1,50,000 as insurance amount. We have introduced 
this scheme. Now there is need to extend the scheme. 
I did not like to tell all these things myself. We have 
taken measures for Imparting education to the people 
belonging to the Scheduled Castes. We have introduced 
scholarship scheme for the meritorious students who do 
not have adequate resources but aspire to continue their 
study after passing the matric exam. For want of 
resources they often discontinue their studies. Under the 
said scheme a scholarship of Rs. 60,000, 50,000 and 
40,000 respectively would be provided to the student who 
secure first, second and third position respectively in the 
examinations and the remaining students will get 
scholarship of Rs. 10,000 each. The Government 
introduced the scheme by granting more than Rs. one 
crore for the same. Now there Is need to extend it. We 
had Introduced medical scheme to provide assistance to 
the sick people belonging to Scheduled Cutes. There Is 
a provision for proving an assistance of Rs. 50,000 for 
medical treatment. ... (InlrlnuptionsJ 

/English} 

MR. DEPUTY SPEAKER: Please sit down. It is not 
to be recorded. 

... (Intsnuplions/ 

{Tmnalallon} 

DR. SATYANARAYAN JATIYA: Hon. Deputy Speaker, 
Sir, I woul~ Hke to put-forth all my points through you, 
since all these people are shrewd enough to put-forth 
their points in their desired manner. I do not want to be 
shrewd in such a way as I may not be able to put-forth 
my point of view. The President's Addre .. includes 
everything, it favours secularism. but It is not just to give 
importance to a specific class and forget others, while 
talking of eecularism. A malor part of the country consists 
of very poor snd acheduled caste and scheduled tribe 
people. Their population Is 25 per oent at present. 
Certainly, there Is a need to benefit thae people by 
providing Ihem those facilities for which provisions have 

• Not recorded. 
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been made. There are such provisions In the Constitution 
of India also. In the directive principles of state policy 
under article 46 of Indian Constitution it has been 
mentioned that the interests of the Scheduled Castes 
and Scheduled Tribes and other weaker sections of the 
country, related to their education and economic position 
shall be furthered. The State shall with special care 
develop the interests of the Scheduled Castes and 
Scheduled Tribes and other weaker sections, pertaining 
to their education and economic position and protect them 
against social injustice and all kinds of exploitations. It is 
the responsibility of the Government to implement what 
has been mentioned in the Constitution of India and the 
directive principles of state policy. Governments do come 
and go; but the interests of the poor should be protected 
in this system. The saints like Ravi Dasjl have said, 'Aiso 
chahoon raaj main, mile saban ko anna, chhoto-badon 
sam basein, Ravi Das rahein prasanna'. If there is no 
way to cater to the needs of these people, what kind of 
situation then it would be. The whole budgetary speech 
lacks the endeavours to explore the possibilities of growth, 
development and employment of the poor, the Scheduled 
Castes and weaker sections of the society. The address 
contained seventy three paragraphs which were read out 
in about seventy-five minutes. It should have covered the 
aforesaid things also. 

I know that there Is a mention about the physically 
challenged persons in the budgetary speech. The fact is 
that there were Rs. 225 crore 54 lac till 14 January as 
a budgetary provision for them, but out of that only 57 
crore 37 lac rupees were spent. There is no obstacle in 
the way of spending the funds allocated to them in the 
budget. All these things should be done completely. There 
was only a liHle mention about the 'handicap'. The 
Government should take measures to enable those who 
are facing handicap; but such thing is not mentioned in 
the budgetary speech. There is also no mention in It 
about the old aged persons. There is nothing about their 
safety and security in the Budgetary speech. They usually 
constitute about seven percent of the country's total 
population. It has been said that the Government have 
formed a group of Ministers to interact with the Industries 
to explore the modes of Increasing the employment 
opportunities in the private sector tor the Scheduled 
Castes and Scheduled Tribes. The Government are going 
to give reservation in the private sector. How will this 
group of Minister act and how the reservation measures 
would be implemented? 

Nothing would be achieved worth-while by pushing 
back things and neglecting all these things. All the 

available measures should certainly be Implemented with 
the force of law, only then the destred results could be 
achieved. 

There has been made a commitment to give a new 
initiative to the rural India and It has been mentioned 
therein that emphasis would be given on rural 
electrification and rural roads extension and other things. 
You can extend electric wires to the villages for the 
purpose of rural electrification but from where Is so much 
electricity going to be generated? What are the modes of 
promoting the required resources of generating electricity? 
There is a huge shortfall of power In the country. I find 
that lack of electricity, which Is the major source of energy, 
becomes a big hurdle In all-round development of the 
country, snatching opportunities to do all the desired things 
for the country. 

All these things have generally been mentioned in 
paragraphs 20 to 28 which are pertaining to agriculture. 
There is a mention of agricultural research in them but 
how are the farmers going to be benefited from this? 
There Is no mention of any measure for the weHare of 
the farmers. In those paragraphs, there is a mention of 
giving loans to the farmers. But H the farmers do not get 
the support price, market price on the basis of cost of 
production of their produce, they will be forced to commit 
suicide as Is being seen by us presently Hence, there Is 
undoubtedly a mention of giving loans to the farmers but 
there is no mention of any guarantee of giving 
remunerative prices of their produce to them. From this 
point of view, this year's budget Is anti-farmers budget 
and contains nothing for the benefit of the farmers. A lot 
of things have been said about the development of 
villages. 

Much has been said to enhance the water resouroea. 
There was certainly an opportunity to do so during the 
first and second five-year plans when steps were taken 
to enhance the water resources. But, later on, this point 
was neglected. As a result, we have to face a lot of 
difficulties at present due to shortfall of water resources. 
About agriculture sector and Its 1.11 ~:Jce, production of 
fruits, vegetables in the horticulture sector, It has been 
stated that people do not have the enough purchasing 
power to buy the produce of horticulture sector. There is 
a need of nutrition. The poor section of the country which 
constitute generally 60 percent of country's total 
population, cannot get the required nutrition to maintain 
their health for want of money. There is no mention of 
any kind of measure to meet this 'requirement for them. 

So many things have been neglected about labour 
force. In paragraph 50, It has been said that their 
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Govemment is committed to ensure communal hannony. 
Everyone lovas communal harmony, it is good. But what 
are we doing to abide by what has been mentioned in 
the Constitution? We are trying to divide the country over 
trifles. What would be the condition of the country then? 
We· all are the citizens of one country, still we remain 
divided. We ar~ caught in the grip of the net of caste 
and race. We may become 'EK Jana-Ek Rohtra' by 
keeping such silly things aside. Our union is our strength. 
From this point of view, there is a need of thinking over 
this aspect unitedly. We have to think over mobilising the 
resources in order to comply with the provisions made in 
this regard. We are not disappointed despite being In 
such a situation. But, what do we want to convey to the 
people by raising loudly the lesue of communalism and 
creating a situation of illusion and uncertainty amongst 
them? What is the hurdely that comes In the way of our 
becoming one nation and one society? The obstacle or 
weakness in the way of country's development should be 
removed. It is of no use to clamour all the time the fear 
of communalism etc. This will not help in the advancement 
of the nation. We are not going to be afraid of such 
misleading things. We should not fear anyone except God. 
He is the Supreme and His blessings are with us. 

In the Atharvaveda a very good saying is there: 

MYatha dhoushchl prithivi, cha na blbhito na rishyatah 

Eva me prana ma vibheh 

Yathashcha ratri cha nab blbheto ne rishyatah 

Eva me parana ma vibhe 

Yatha suryash cha chandrashah na bibheeto na 
rishyatah 

Eva me prana ma vibhe" 

My Pranal you move ahead without ever fearing. 
These things have been mentioned citing examples from 
the nature, there is no fear In any of the constituents of 
nature and hence if we work towards joining this country 
and society, doing all the Jobs without any fear of anyone 
and if we are able to do this we will be heading towards 
nation building. 

I believe that our country will become developed and 
strong one. May my country move ahead on the path of 
progress and achieve wortd fame. 

"Kkhshltj lak pratyek disha mein, ham uthen nav 
prana bhame, 
Navsrijan kl sadh lein, ham uthen nirman karane, 
Sadhna ke deep shubh hon, gyan ka alol< cchaye 
Nashta trishna ke timlr han, dash mera jagmagaye" 

We are determined to develop the country property. 
We represent parties of different ideologies in the House. 
But In order to take the country ahead and for executing 
a good task we need to come together. 

MSangacchadvam sam vo manansl jantam 
Sarnan mantra samiti smani" 

It has been visuaUsed that together we move ahead. 
Let us make it purposeful. 

Sarvebhavantu Sukhinah, sarvey aantu nirmayah 
Sarve bhadrani pashyantu ma kashchid dukhbhag 
bhavet. 

Everyone should be happy, everyone should work 
for each other's weHare. No one should suffer from 
anything. 

Although I opine differently from the hon. Presldenfs 
Address, still I thank him. 

[Eng/ish} 

DR. CHINTA MOHAN (Tirupati): Mr. Deputy-Speaker, 
Sir, thank you for giving me this opportunity to speak on 
the Motion of Thanks on the President', Address. 

Before I get Into the main debate I would like to 
respond to what Shri George Fernandes mentioned about 
Shrl Prakash Karat and his statements. I am also going 
through the statements made by Shri Karat. The Left 
Parties are a constituent of this UPA Government. They 
have the right to say something on the affairs of this 
Govemment. But with all humility I would like to submit 
that the constituent parties of this Government. particular1y 
the left Parties have never tried to Interfere In the matters 
of the Govemment. They are a very respectable party. 
They have only said about the Common Minimum 
Programme and they have a right to comment on that. 
Shri Fernandes mentioned about the manifesto, the 
address of the h~n. President and about the Budget 
speech delivered by the hon. Finance Minister. He alwa9S 
finds faults with others. But there is no 8ubetantlal reason 
for him to say that the UPA Government Is not working 
in accordance with its manifesto or the Common Minimum 
Programme. 

Sir, another hon. Member, Shrl Jaliya mentioned 
about democracy. Congress is the party that brought 
freedom to this country; Congr... Is the party that gave 
a good Constitution to this country; and Congress is the 
party that brought democracy to this country. Countries 
like Russia and China do not have good democracies In 
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[Dr. Chinta Mohan) 
their own countries. Coming to holding of elections etc., 
I would like to submit that advanced countries like the 
United States do not have an Electronic Voting System 
even today, but India today has got a full Electronic Voting 
System. This is where the Congress Party has made a 
contribution to the growth of this country. My party has 
got a 115 years of national history. The leaders of this 
party had participated in the freedom struggle. There were 
other leaders from other parties, like Shri B.T. Ranadive, 
who were also involved in the struggle for India's 
Independence. Congress is the only party that has taken 
more trouble for bringing freedom to this country. 

Sir, Shri Jatiya also mentioned about the problems 
of the farmers. The problems of the farmers are being 
fully attended to in the Congress regime. During the time 
of the late Indira Gandhi in 1979 the concept of giving 
subsidy to the farmers was brought in. Fertilizer subsidy 
was first introduc.ad under the signature of the late Indira 
Gandhi in 1979. 

SHRI KINJARAPU YERRANNAIDU (Srikakulam): At 
that time the Janata Party was in power at the Centre. 

DR. CHINT A MOHAN: It happened after the fall of 
that Government. I was the Minister of Fertilizers at that 
time and I saw the file also. It was during her time and 
under her signature that fertilizer subsidy to farmers was 
introduced. 

Coming to the question of gIvIng 100 days of 
employment I would like to submit that that this UPA 
Government is fully committed to giving employment to 
the poor people, particularly in the rural area8. The 'Food 
for Work' programme has already been started. there Is 
no unemployment problem particularly in the rural areas. 

I have gone through all the speeches delivered by the 
first President of India, Dr. Rajendra Prasad till the 
President of today. The speech is very lengthy. The 
President gave his speech for one hour and fifteen 
minutes. It was vert. illustrative. It has got Its own 
meaning. He mentioned a few things which are resounding 
and he has used high sounding words in his speech. He 
has said about the share of economy. Yes, the UPA 
Government is fully committed to sharing with the poor. 
We have cross subsidlsation. The money that is collected 
from the rich people Is shared with the poor people. And 
there is harmony between the rich and the poor. 

Coming to caring quality, there is a special word 
which is not found in any of .the speeches of earlier 

Presidents. Caring quality was not used earlier in other 
speeches. Ideologically, the Congrees and the LeftPartiea 
are different. But we are together today to form this 
Government and the Government il going on in full 
harmony. This type of a Government was never seen 
earlier. The Congress Party had formed Governments with 
400 Lok Sabha Members. Today, we are reduced to 145 
Members. Yet we share power with other political parties, 
we respect each other and very good development is 
seen in the President's Address. 

Another point is about equity with growth. The 
speeches of the past Presidents also fuHy mentioned 
about equity. We are sharing whatever we have in the 
budget with the poor people, particularly the Scheduled 
Castes, Scheduled Tribes, women and everyone. Equity 
with growth is a special word which Rashtrapatlji has 
mentioned. 

Finally, regarding social justice, it is there in the 
Preamble of the Constitution. This was fully debated in 
the Constituent Assembly and the party in power is fully 
committed for social justice. 

Goming to the Common Minimum Programme, we 
are committed to it. I have a few points to mention. 
Particularly for education, we have allotted more than 
Rs. 18,000 crore and an amount of Rs. 18,000 crore 
has "'een allotted for health and Rs. 16,000 crore for 
fertilizers this year. For agriculture, Rs. 10,000 crore has 
been allotted. These amounts have been earmarked for 
these areas. 

I would not like to quote everything from the budget 
but I will cull out a few points from it. The Congress 
Party has done something substantial about science. We 
all know that before and after Independence, people used 
to travel by bullock carts. Where are we now? We are 
travelling in aeroplanes, launching rockets and we see 
missiles and atom bombs everywhere. This is a positive 
development which the Congress Party has brought to 
this nation. Such a thing had not been done by any 
other political party in India. No political party can dare 
to say that, in the field of science, they have made this 
much development. Earfier, people used to die due to 
malaria and cholera but now, they are going in for heart 
transplantation. It is the Congress Party which has 
contributed more to he nation particularly in the field of 
science which no other political party can say that they 
have done. I will say that even BJP or other political 
parties cannot dare to say that they have contributed this 
much to the nation. The Congress PartY has contributed 
so much to the nation In the field of ecience. 
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SHRI KINJARAPU YERRANNAIDU: You should 
praise our scientists and others concerned. 

DR. CH1NTA MOHAN: Of course, it is always there. 
Their contribution is always the and we all admire them. 

Coming to education, eal1ler, there were no schools. 
Primary schools were missing in every village. Today, in 
about six lakh villages, primary schools and high schools 
are there. 

MR. DEPUTY SPEAKER: But does every school have 
four or live teachers? You are going into the details of 
six lakh villages. Does every school have teachers? 

DR. CHINTA MOHAN: Today, so many colleges are 
there. Many universities were brought in now. The policy 
of education was brought by late Shrlmati Indiraji in 1968. 

SHRI BIKRAM KESHARI DEO: Would you yield for 
a minute? ... (Interruptions) 

DR. CH1NTA MOHAN: No, I am not yielding. 

SHRI BIKRAM KESHARI DEO: Sir, through you, 
would like to ask one thing. 

MR. DEPUTY SPEAKER: This is not the Question 
Hour. Please listen to me. 

... (Intel7lJptions) 

MR. DEPUTY SPEAKER: This Is not to be recorded. 

... (Intel7lJptions/ 

MR. DEPUTY SPEAKER: This is not Question Hour. 
Please sit down. 

... (Int6l7lJptions) 

MR. DEPUTY SPEAKER: Nothing will go on record 
expect the speech of Dr. Chlnta Mohan. 

... (Intel7lJptions/ 

.DR. CHINT A MOHAN: Before the hon. Member joined 
politicS, the Congress Party, particularly the late Indira 
Gandhi. brought an education policy in 1968. In 1968, 
the Congress Party gave an education policy. It was 
intended that fruits of development should go to all. Today, 
in the field of education, everybody is enjoying the fruita 

• Not recorded. 

of development. In 1986, the late RajlY Gandhi brought 
a policy on education. After that, in 1992, the Congreas 
Party brought another revised education policy. Due to 
these policies, we have so many educational institutions, 
universities and colleges and there Is no problem for 
education. Compared to what It was 57 years back, today, 
since the Congress Party was in power and also behaved 
responsibly In the Opposition, changes have been brought 
in education. Today, the literacy rate has gone up. These 
are the positive contributions of the Congress Party. 

I now come to the subject of health. Health is an 
issue about which everybody Is bothered. Previously, In 
villages, when there used to be cholera or small pox, 
people used to die. Today, there Is no such thing. Now, 
people are going lor heart transplantation, liver 
transplantation, stem cell transplantation etc. So much 01 
research Is being done in AIIMS. This Is the positive 
contribution of the Congress Party. There Is a proposal 
to build AIIMS·like hospitals. People who belong to middle 
class are going below the poverty line. To bring them 
back above the poverty line and to help those who belong 
to middle class, the Congress Party and the UPA 
Govemment Is committed to set up 13 AIIMS-like hospitals 
at the tertiary levels. It wlH be set up in States where 
there Is a problem of health. This Is a positive 
development. The money has also been allocated for 
setting up of these institutions. These would come up 
within next two or three years' time. We are all aware of 
All India Institute of Medical Sciences. These AIIMS-like 
hospitals are going to come up all over the country, in 
South, in North, in West, including Srinagar. This is a 
positive sign. This is the achievement 01 the UPA 
Govemment. 

Coming to railways, we all are aware that railways 
got their own history. They used to run on coal and fire. 
But today there is so much of advancement in railways . 
Sixty·three thousand kilometres length of railway lines are 
there; 11,000 trains are running everyday; and they are 
not having even one minute rest. Sir, 7,000 railway 
stations are there all over. the country. There are about 
15.5 lakh employees in Railways, who work with discipline 
and harmony. This is the achievement of the UPA 
Government and the Congress Party. 

Let me now come to telephone. That used to be a 
big thing. Nobody used to know what is a telephone. I 
myself saw it when I was studying In Pre-University 
Course. Today, telephone 18 there everywhere. They are 
not ordinary telephones, but cell phones. Everybody haa 
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[Dr. Chinla Mohan) 
got two or three telephones. This is the achievement of 
the Congress Party and the UPA Government. 

Coming to food, before Independence, we used to 
import foodgrains from Burma and other countries. During 
Indira Gandhi's regime, when late Jagjivan Ram was the 
Agriculture Minister, green revolution was brought. 

MR. DEPUTY-SPEAKER: Dr. Chinta Mohan, there 
are seven more Members to speak from your Party. So, 
please conclude. 

DR. CHINT A MOHAN: The Congress Party brought 
Green Revolution to the country. There Is no problem for 
food now. Everybody is having food now. In fact, food 
grains are available in surplus now. 

Coming to the Public Distribution System, I would 
like to say that this is an important thing which the 
Congress Party brought into this country. Now, food is 
distributed te every village. Subsidy is given to the food 
grains iike rice, wheat and kerosene also, it is given. 
This is the positive achievement of the Congress Party. 

Coming to drinking water, I would say that drinking 
water is available everywhere. In the name of Rajiv 
Gandhi Drinking Water Mission, clean drinking water is 
supplied. This is the achievement of the Congress Party. 

Coming to the farmers, my friend Shri Jatiya has 
said that farmer's name has not been mentioned. Actually, 
farmers are looked after by the Government today. The 
State Governments and the Central Government all put 
together are spending Rs. 50,000 crore on farmers. 
... (Interruptions) A sum of Rs. 50,000 crore is being spent 
on the farmers. In the name of providing seed, we are 
giving good variety of seeds. Farmers are able to produce 
foodgrains. We have a surplus amount of foodgrains 
today. 

Coming to the breed Rnd milch cattle, I would like to 
say that now we are able to get milk in abundant quantity. 
Even a one-litre bottle of water, which we are drinking, 
costs Rs. 12 whereas actually milk costs Rs. 8 per litre. 
This is the revolution which the Congress Party has 
brought about in this country. This is the achievement of 
the Congress Party. 

Coming 10 fertilizers, anywhere outside the country, 
fertilizers are very much costlier. In this country, fertilizer 
is available al a reasonable price. It is reaching every 
farmer. There is no shortage of fertilizer now. 

I now come to the Panchayat Raj System . 
... (InltllTlJplions) 

SHRI KHARABELA· SWAIN: One litre of bottled water 
COlts Rs. 12. WhoaecontributJon Ie It? ... (InltlmJplions) 

DR. CHINTA MOHAN: 1t il your contrlbutionl 
... (InltJlTlJptions) 

I now come to the Panchayat Raj System. When 
Shri Pandit Jawaharlal Nehru was the Prime Minister in 
1966, the Asoka Mehta Committee was formed. After 
that, we brought the reservations for the women, for 
Scheduled Castes and Scheduled Tribes by bringing an 
amendment in Parliament 1992. This is the achievement 
of the Congress party. Today, everywhere, there are 
Scheduled Caste and Scheduled Tribe SSIplJl1C/1es. There 
are women sstpSnchss. this is· the positive coi1tributlon 
which has been made by the Congress Party. 

Coming to the Mid-Day Meal SCheme, I would like 
to say that this is one of the important sc~emes. 

MR. DEPUTY SPEAKER: Please conclude. 

DR. CHINTA MOHAN: Sir, .1 am taking my Party" 
time. Please allow me. 

I 

[Translation] 

MR. DEPUTY SPEAKER: It has been 20 minutes 
since you started speaking some other Members of· your 
party also wish to speak. If you want to continue entire 
time of your party please take thtt\r consent. I do not 
have any objection . 

... (InttllTllplions) 

[English] 

MA. DEPUTY SPEAKER: I have no obiectlon to that. 

DR. CHINTA MOHAN: My Party is with me. 

The Mid-Day Meal Scheme is a very important 
scheme where Poor children in this country Itudying in 
the primary schools are geHlng mid-day meals. This 
Scheme has been brought by our Party. 

Coming to unemployment, this is a very important 
thing. There are four crore educated unemployed people 
in this country. In 2001, SM Yashwant Sinha was the 
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Finance Minister. He brought the rule of Recruitment 
Optimisation. We have 40 lakh Central Govemment direct 
civil employees in this country. Every year, three per 
cent of them are retiring. That goes to show that 1,20,000 
Jobs are falling vacant. But now. they cut 80,000 jobs 
every year. I would request the hon. Prime Minister and 
the Chairman of the UPA to remove the words 
"Recruitment Optimisation" The Government should go in 
for providing massive employment and see that the poor 
people who are educated are given jobs. 

Coming to the issue of equity, it has been mentioned 
in the President's Address. In the Common Minimum 
Programme, particularly for Health, Education and Rural 
Development, they have set apart Rs. 18,000 crore, Rs. 
18,000, crore and Rs. 10,000 crore respectively. In this, 
I would request the hon. Prime Minister and the Chairman 
of the UPA that money should be earmarked for 
Scheduled Castes and Scheduled Tribes. Of course, the 
Special Component Plan Was there. In the same way, in 
the Common Minimum Programme, the money ttlat is 
allotted is Rs. 70,000 crore. This sum of Rs. 70,000 
crore equitable portion should be aUolted exclusively for 
the upliftment of Scheduled Castes, Scheduled Tribes and 
the poorer sections. That way, It wiN be helpful. 

The last point which I will mention is a very important 
point. It is about Indo-Pakistan relationship. 

Recently, I happened to go through the newspapers 
and found that the Left leaders Shri Harkishen Singh 
Surjeet and Shri A.B. Bardhan had gone to Paklstan. 
They were there for more than nine days. Never has it 
happened after partition that Indian leaders had gone to 
Pakistan and addressed public meetings. They had been 
addressing public meetings. This is a positive achievement 
of the U PA Government. Many public meetings were 
addressed by Comrade Surjeet and Comrade Bardhan. It 
was allowed by the Government of Pakistan. I was told, 
they travelled for sixteen hour a day. Comrade Bardhan 
and Comrade Surjeet travelled sixteen hours a day from 
Lahore to Islamabad to address public meetings and 
people attended those meetings in large numbers, to hear 
them. This is a positive achievement of the UPA 
Government. This has never happened earlier in these 
57 years. 

There were also talks between General Musharraf 
and Comrade Harkishen Singh Surjeet over three rounds. 
Probably hon. Members sitting on the other side are not 
aware that three rounds of discussions took place and 

they were very corcliaJ. General Muaharraf had uked 
Comrade SUIjeet what he wanted. This type of a thing 
has happened for the first time In 57 year. of 
Independence. I would say that this Is an achievement of 
the UPA Government. Earlier, we used to fight. When 
General Mueharraf came to Agra, they fought with him, 
he saw the Taj Mahal and went back. Now, when 
Comrade Surjeet and Comrade Bardhan went there, there 
was a rousing reception for them. There was a red carpet 
welcome for them. When Comrade Surjeet was asked 
what he wanted, he asked for the release of 200 prieonere 
from his State who were in the prisons of Punjab 
(Pakistan) and General Musharraf readily agreed to H. 
This is the achievement. This Is the relationship between 
Pakistan and India today. Sitting In Congreas benches, I 
congratulate the Left leaders. They have given a poaItIve 
sign and they have brought about friendly relations 
between India and Pakistan. 

With this, I conclude my speech by thanking the 
hon. President for giving us, in the Central Hall of 
Parliament, for one hour and fifteen minutes a beautiful 
Address. I thank the mover and the seconder of the 
Motion of Thanks and I aIao thank the Chair for giving 
me this opportunity. 

[Translation} 

SHRI SURESH PRABHAKAR PRABHU (Rajapur): 
Honourable President delivered a long speech. We are 
here to paas the Motion of Thanks on the same. Our 
honourable President is one of those for whom we have 
utmost respect. He had presented an action plan to 
change the complete scenario of the country. I had hoped 
his speech would reflect the same and under It we would 
be able to convert our country into a developed country 
within 15 years. The preaent condition of the poor should 
change, the problem of water should be solved, road 
should be constructed and we would be capable to link 
the whole country from one place to another. But 
unfortunately, there is no such mention in the Address: 
We know that honourable President Address all the MPs 
in the beginning of the new year. Honourable Prime 
Minister Addreas, the country from Red Fort on the 15th 
of August. The hon. Finance Minister exp1818e8 his views 
through BUdget from their speeches H I8emI that now 
all these problema will be solved. But unleaa there is 
provision for it in the budget, thoee words become 
meaningJess. Therefore, first we should think that the head 
of the State or the head of the Government honourable 
President or honourable Prime Minister should deliver a 
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consolidated single speech about the way the Govemment 
describe the problems ot the country and the plan to 
deal with them in future. I think this is Important. 

In this address, 'millennium development goal' is not 
mentioned, which the Government have signed. The 
largest number of poor people ot the wortd are living In 
our country. It is necessary to think over the steps to be 
taken to eradicate their poverty. After reading the speech 
one may have the idea that there is nothing like 
millennium development goal. It also needs to be 
discussed. We have said that we will seek to solve the 
problem of water in an integrated way. The assurance 
given by the honourable Finance Minister in the last 
budget and as honourable Chlnta Maniji said that In 
90 per cent ot villages water crises did not exist. If ali 
the honourable Members sitting over here also say that 
there is not any problem of water in 90 per cent of 
villages then its O.K. If we plan to solve the problem in 
a similar way in future also even then it is O.K. But the 
greatest problem in future would be the crisis of water. 
In village farmers are worried about Irrigation of crops. In 
urbBn areas people are suffering due to scarcity ot 
drinking water. Women are facing suoh odds. If we are 
able to solve the water crisis in near tuture it will be a 
great success. 

In the Government of India eight Ministries are related 
to water and they will have to focus on the water crisis. 
If we wish to solve water problem in an integrated way 
we need to evolve a single Ministry. It has also been 
mentioned in the address that flood is causing huge 
losses in many parts of the country. Rapv Gandhi research 
foundation has told that flood affected districts in our 
country are most backward hence this problem is also 
related to water. On one hand there is scarcity of water 
and on the other hand we face the horror of flood. We 
should formulate a rule with regard to quality of water 
and decide the standard quality of water. 

When we presented the economic survey of the 
current year, we found that the share of agriculture in 
GOP has declined by three and a half percent. By this 
fact we can understand to what extent the income of the 
farmers has come down. We need to discuss it In detail. 
Water and agriculture are directly related to each other 
so we should concentrate more on the problem of water 
and agriculture. 

Some points are not mentioned in the President's 
address. The hon. Prime Minister has expressed his 

concem over the danger to wild life. But In the address 
it has not been taken up. Previously the number of tigers 
in our country was 3500. We do not have the updated 
figures. Environment and wildlife need to be given more 
attention. The economist magazine has conducted a 
survey comparing India and China. Previously the 
comparison was made on the basis of number of 
elephants. Now It Is on the basis of reduced number of 
tigers in India. Today the country faces the chaHenge to 
wild life conservation. Some campaign should be launched 
for their conservation in the countrY the Project Tiger 
was chalked out 26 years back, now It again needs 
attention. We have made maximum outlay for health and 
education. 

Mr. Chldambaram while talking to a TV channel has 
stated that outcome is more important that outlay. We 
agree to it. But measures need to be taken to bring forth 
the outcome. There is a difference between the funds 
given and the funds that reach people. This difference 
will not be reduced unless we make reforms in the 
delivery mechanism of our bureauoracy. So, this aspect 
should be accorded top priority. A white paper should be 
brought out about it. It Is necessary to think about entire 
bureaucracy in the coming months and years. We want 
to keep it in perspective when we talk about bureaucracy. 
The percentage of bureaucracy Is very small in 
comparison with population of the country. It Is very small 
even in comparison with any country or any other Asian 
country. But, what is the need for bringing about change 
in it? The present trend to promote ~ureaucracy is based 
on their batches, which has been categorised according 
to the year of their Induction. It means that their promotion 
is not based on their good work and performances. But 
on the length of their service to the nation. So, there is 
a need a change it by introducing a provision. There Is 
something interconnected with it which I want to elaborate. 
Regarding Science and Technology sector, it is said that 
future of India is very bright. We are seeing the result of 
our Investment made in the sector of Science and 
Technology. The Department of Science and Technology 
of the Govemment is not making provisions to attract 
fresh talents and scientists. The people who joined these 
departments 15-20 years ago, were technically trained by 
some different methods that existed that time. At present, 
they are promoted on the basis of the skill acquired by 
them when they were university students. This is a 
dangerous situation for the country. Our hon. President 
is an eminent Intemational scientist and as far as the 
subjects mentioned in his speech are concerned, I believe 
that many proviSions are needed and ef"lllphasis should 
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be given to increase the manpower as well as the facilities 
for them. 

No concern has been shown on our ever Increasing 
population. Perhaps we are thinking that the rate of 
increase of population is a good omen for our country. 
When we possess only 4 per cent of available fresh 
water resources and 17 per cent of world's population, it 
will naturally create water problem and the key to solve 
the water problem lies in checking population. So, I want 
to ask whether we give priority to anything or not? If 
priority is to be given to an important issue, it should be 
reflected in President's Address. 

The issue of the promotion of incentives and 
disincentives is being discussed in the country for a very 
long time. We expect from the Govemment to initiate 
debate about the plan for advancing it in his direction. 

The whole country is worried over the serio,",s 
condition of farmers in the country and the House has 
also expressed its concerns. It has declined by three 
and a half percent. I do not believe in the theory that 
one can solve the problems of farmers by increasing the 
number of loans being provided to them. One should 
pay attention to the means by which the eamings of 
farmers can be increased. We are not paying attention 
to that. That plan of the Ministry of Agriculture in this 
regard should be more extensive and their outlay should 
be increased. I had read about the action plans in the 
newspapers. It should also be changed and provision 
should be made in the budget. There is outlay in the 
budget provided by the Finance Minister. But, the speech 
delivered by the Prime Minister and the President does 
not incorporate budget provisiOns. It will be beneficial If 
all these three speeches are integrated to solve this 
problem. 

In the Economic Survey released just after the 
President's Speech, concern has been expressed on 
various other issues. We cannot expand business and 
provide employment to the people unless we change the 
entry and exit route for business. 

It is necessary to provide more and more employment 
in the country. These concerns should be addressed in 
such a way that manufacturing activities are increased. 
Entry-Exit Rule has been discussed but it finds no m~'"tion 
in policy. I want it to be addressed. Footwear, soft toys, 
electronic goods and textiles-these sectors have the 
highest employment potential. The Govemment has told 

about creating special economic zone. An economic zone 
for a particular product should be created in the entire 
country so that lakhs of employment opportunities can 
be provided. We should follow the example of China 
which has made progress in low value added 
manufacturing so that value addition Is made only through 
labour and which can lead to an increase in the number 
of employees. If the Government sincerely wants to 
implement the points made in the Presidenfs Address, it 
shoulJ provide an action plan on all the issues. 

Energy security is an area of grave concem for us. 
It will be crude joke for a poor country like us if one has 
to buy petroleum at the rate of 53 or 54 dollars per 
barrel. A great deal of action is needed in this regard. It 
is appreciable that we are exploring other countries for 
011. We should raise the component of our renewable 
energy at the rate of ten per cent. The issue of energy 
security should be the top priority for us. In future, the 
component of renewable energy will be more than 25 
per cent. It should get first priority in execution so that 
prices are reduced. For this purpose, investment in R&D 
is necessary. Hydro system is also necessary for the 
smooth functioning of solar system and wind system 
during day and night respectively. It will need a lot of 
investment. 

Nuclear energy also needs a great deal of 
advancement in the near future. We have made a target 
of producing 20,000 megewatt of nuclear energy up to 
year 2020. We can adopt fast breeder reactor technology 
to address energy securtty in our country. We should 
pay attention to energy mix for security. Only then, we 
can keep ourselves focused about energy security and 
we shall be able to make changes therein. 

{English} 

·SARDAR SUKHDEV SINGH DHINDSA (Sangrur): 
Honourable Deputy Speaker Sir, I thank you for the 
opportunity given to me to speak on the Motion of Thanks 
on the President's address to Parliament. First of all, I 
would like to talk about a positive aspect of the address. 
I would like to associate myself with Honourable member 
who talked about improvement in India's relations with 
her neighbours. Sir, India's relations with her neighbours 
have never been good. So much so that although we 
played a major part in the creation of Bangladesh and 
shed our blood for that cauee, atill we do not have friencly 
relations even with Bangladesh. And it further spoiled 
our relations with Pakistan. So, any Improvement in our 

"Translation of the speech originally delivered In Punjab!. 
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[Sardar Sukhdev Singh Dhindsa) 

relations with Pakistan is a step in the right direction. My 
Party, the Shiromani Akali Dal has always been in favour 
of friendly relations between India and Pakistan. First of 
all, this matter was initiated by Shri I,K. Gujra!. Later on, 
Shri Atal Bihari Vajpayee continued with this process and 
he started the 'Bus-Diplomacy' to Lahore. I congratulate 
the Prime Minister Sardar Manmohan Singh that his 
Government has tried to further improve our relations 
with Pakistan. It should be commended. Today, we can 
see that the love and affection of people of Indian Punjab 
and Pakistani Punjab for each other is increasing and 
sports like Cricket, Hockey, Kabaddi and cultural 
exchanges are playing a major role in it. It will exert 
further pressure of the Governments of both the countries 
to further improve relations between both the countries. 

Secondly, Sir, I want to highlight the saga of Injustice 
that was meted out to Punjab. Prime Minister Manmohan 
Singh is present here today. Deputy Speaker Sir, Punjabis, 
especially Sikhs have played a pivotal role during the 
pre-independence era in the struggle for gaining 
independence for India. It is a record in itself. I would 
like to quote some figures. In the struggle for gaining 
independence, 121 people were hanged. Out of them, 
93 were Sikhs. 2646 people got life-imprisonment. Out of 
them, 2147 were Sikhs. In the Jallianwallah Bagh 
massacre, 1300 people were shot dead. Out of them, 
799 were Sikhs. During the Kuka agitation, 91 people 
were martyred. All 91 of them were Sikhs. During the 
Akali movement for getting freed the Gurudwaras, 500 
people attained martyrdom. All 500 of them were Sikhs. 
And in 1925, Mahatma Gandhi had congratulated the 
then Akaii Chief Baba Kharak Singh when the Gurudwara 
Act was passed that you have won India's first war. But, 
unfortunately, injustice was meted out to Punjab ever since 
independence. Punjab and Andhra had to fight for their 
rights to get a language-based state. Only after a lot of 
struggle could we get the Punjabi-Speaking State. But, 
another injustice was meted out to Punjab. Many Punjabi 
Speaking areas remained outside Punjab. Chandigarh, 
which rightly belonged tl? .Punjab, was not given to Punjab. 
Unfortunately, Punjab is the only State whose capital is 
a Union Territory. 

Another pint that has been emphasised In the 
President's address is water. It has been called a national 
resource. As far as the river-water of Punjab is concemed, 
Haryana and Rajasthan are not riparian States and hence, 
they have no right over the river-water of Punjab. But, in 
1955, an agreement was signed. At that tip'le, the World 
Bank was breathing down our neck. I want to quote this 

instance. Shrl Kanwar Sen, was the architect of this 
agreement. I want to quote a Statement given by him in 
1982: 

MShri Kanwar Sen, former Chairman of the Central 
Water and Power Commission, feels that the Akali 
demand for the reopening of the river water Issue Is 
fully justified· as the State was not given Its due 
share. Mr. Sen was the architect of the 1955 
Agreement reached between Punjab and Rajasthan 
on the utilisation of surplus water of Ravi and Beas 
rivers. He had drafted the Agreement. Mr. Sen was 
consulted by the Union Minister of State for Irrigation, 
Mr. R.N. Murad, on Wednesday on this issue. He 
told ENS that though he had a soft comer towards 
Rajasthan and Haryana, he felt that the Akalis 
demand was justified. He said that the entire issue 
should now be referred to the Inter-State River Water 
Tribunal for their view. Even the 1955 Agreement 
should be reopened, he said. Mr. Sen said, the 1955 
Agreement was done in a hurry because of certain 
pressures. A World Bank term was to come for 
inspection of the areas. The Project of the Rajasthan 
Canal was also prepared in a hurry to overcome 
certain issues, Mr. Sen said in the 1955 Agreement. 
He had given a note stating that the realities about 
the assessment of the requirement may be different. 
This was done because decisions had to be taken 
before the arrival of the World Bank team, therefore, 
this Agreement should be reopened.· 

So, this statement was given by a person who had 
drafted this agreement. 

Mr. Deputy Speaker Sir, I want to give two more 
Instances. When Madras was dMded between Andhra 
Pradesh and Tamil Nadu, then the water of rivers Krishna, 
Godavari and Cauveri was not divided between these 
two States. The riparian principle was followed when 
Bombay was divided between Gujarat and Maharashtra, 
then also, the water of rivers Narmada, Mahl, Tapti and 
Sabarmatl was not divided. So, only Punjab suffered 
injustice in the matter of river water. 

An honourable member talked about the condition of 
the farmers. Sir, what is happening to the farmers of 
Punjab? Prior to 1988, foodgralns were imported from 
Australia and U.S.A. Then the Punjabl farmers rose to 
the occasion and ushered in the Green Revolution. Sir, 
Punjab comprises of just 1.5% land o~ India but we 
provide more than 50% foodgralns in the Central Pool. 
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Earli~r, we were begging for foodgrains f!'om foreign 
countries. Later on, our granaries were over-flowing with 
loodgrains. Instead of providing facilities to Punjabi 
farmers, even his share of river water was snatched away 
trom him. So, honourable Prime Minister Sir, kindly put 
an end to the injustice that has been meted out to Punjab. 

Honourable Shri Ram Gopalji has rightly pOinted out 
thaI after the assassination 01 Shrimati Indira Gandhi, 
thousands 01 Sikhs were killed in riots bu.t none was 
punished lor this crime. For three days continuously, this 
massacre 01 Sikhs continued. Army was called In but it 
was not given orders to control mob-violence. Police 
officials were asked not to lodge any F.I.R. Sir, over 
4000 innocent Sikhs were butchered in Delhi alone. These 
were not riots. These were beastly and barbaric killings 
and nobody was punished. How can the Sikhs think about 
justice in such circumstances? The eartier Government 
did nothing. Later on, the NDA Government constituted 
the Nanavati Commission to give justice to Sikhs. Sir, 
the report of the Commission probing the Gujarat riots 
WAS published and made public the day it was submitted. 
I do not oppose it. But the Nanavati Commission report 
has not seen the light 01 the day, Why? I demand that 
this report be made public, so that justice is done to the 
Sikhs. Prime Minister Manmohan Singh is a Sikh. So, 
we hope that the will put an end to this injustice and 
provide justice to Sikhs. 

Sir. how much tirne is left for me? 

16.00 hr •• 

MR. DEPUTY SPEAKER: Please wind up. Please 
conclude within two-three minutes. 

SARDAR SUKHDEV SINGH DHINDSA: Sir, recently, 
elections were held in Punjab. The State Govemment 
indulged in booth-capturing. and rigging with the help of 
its muscle-men. When Sardar Parkash Singh Badal. 
accompanied by his MLAs, wanted to meet the 
Honourable Governor to lodge a complaint. the Punjab 
Government ordered the police to resort to water-cannons 
and lathi-charge. These responsible people were insulted. 
Their turbans fell down. Such was the state of affair. 
... (Interruptions) 

MR. DEPUTY SPEAKER: Ranaji. take your seat. 
Please conclude. 

SRADAR SUKHDEV SINGH DHINDSA: Sir. another 
potnt I ~t to raise in regarding the young men 01 

Punjab. They want to migrate to foreign countries for 
employment. The miserable condition of Punjab is before 
all of us. Economy is In shambles. Sir, hundreds of our 
young men are rotting in the jails of Pakistan. They should 
be released. The Government should talk to Pakistan. 
Some time ago, the Chief Minister of Paklstanl Punjab 
was here. He had said in my presence that the Pakistan 
Govemment is ready to run a bus from Nankana Sahib 
to Amritsar. Our Government should talk to Pakistan on 
this issue. II a bus can ply to Muzaffarabad, it should 
run lor Nankana Sahib also. 

Sir, another important matter 18 the Issue of ban on 
wearing of· turbans imposed on Sikhs In France. A law 
has been passed in France forbidding Sikh students from 
wearing turbans. Sir, turbans are an integral part of Sikh 
religion. We have brought this Issue to the notice of our 
Prime Minister also. We should raise this matter with the 
French Govemment. 

Sir, in 1984, when Blue-Star Operation took place, 
the sentiments of Sikhs were hurt. A lot of young men 
gave inflammatory speeches. They were incited by others. 
Many of them were blacklisted. They were residing In 
foreign countries. We want that this list should be 
reviewed. Many young men were not even Khalletani8. 
Those who are Innocent should be dropped from this list. 

I want to make another request. We want that the 
Rs. 8500 crore burden on Punjab that was waived off by 
Shri I.K. Gujral in principle. should be implemented. The 
Centre is reaponelble for Implementing this. Centre should 
bear this entire cost, not Punjab . ... (Infllnup/ions) 

SHRI GURJEET SINGH RANA: I agree to what he 
has stated just now only regarding w:\lver of Rs. 8500 
crore. 

rrrsnaNon} 

MR. DEPUTY SPEAKER: Nothing wiU go on record 
except the speech of Dhindsaji. 

... (Intel7lJp/ions) • 

[English} 

SARDAR SUKHDEV SINGH DHINDSA: We welcome 
all steps taken in this direction. Mr. Deputy Speaker, Sir, 
it is our good fortune that the Prime Minister is present 
here today. Injustice that was done to Punjab should be 
removed. Justice should be done to Punjab. Our demands 
should be met. This is my humble request. 

• Not recorded. 
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(Translalion) 

MR. DEPUTY SPEAKER: Hon'ble Members, have to 
attend the meeting of the Business Advisory Committee 
right now. No one is present here from the panel of 
chairmen. I therefore, request Shri Kinjarapu YerraMaidu 
to conduct the House. 

1608 hrs. 

[SHRI KINJARAPU YERRANNAIDU in the Chsi/J 

SHRI AJOY CHAKRABORTY (Basi mat): Thank you, 
Mr. Chairman. After losing some valuable time, we are 
now resuming our discussion on the Motion of Thanks 
on the President's Address. Sir, I convey my gratitude to 
the hon. Mahamahim Rashtrapalijl for his Address before 
the Joint Session of Parliament in the new year. 

Hon. President in his speech has expressed his view 
that this Government is determined to maintain peace 
and communal harmony. He also expressed his view In 
his speech that his Government would maintain secularism 
and secular fabric of our country. Secularism is the basis 
of our country. Secularisrn and secular fabric are in our 
culture and heritage. We, Indians, are all proud of it. But 
I am sorry to say that during the rule of the NDA 
Government headed by the BJP Party, they had destroyed 
and demolished our culture, heritage of our country and 
the secular fabric of our Constitution. The best instance 
is Guierat. I do not want to narrate all the Incidents of 
Guiarat because all of us are very much acquainted with 
the Guiarat incidents. 

Taking the plea of Godhra incident, they started 
massacre in Gujarat under the leadership of the Chief 
Minister of Guiarat. I would not call it a situation of riot. 
I would say that they resorted to genocide in Gujarat. As 
per the Report of Justice Banerji, what happened in 
Godhra is a clear and transparent incident. 

Our hon. Rashtrapatiji has mentioned in his speech 
that his Government is· determined to extend a good 
relationship with the neighbouring countries like Pakiatan, 
Bangladesh, Sri Lanka, Nepal and other countries. He 
has also expressed that the UPA Government will 
continue the foreign pOlicy of peaceful co-existence in 
the world started by the earlier Government headed by 
Pendit Jawaharlal Nehru. Just now, my distinguished 
colleague Dr. Chinta Mohan mentioned during the course 
of his speech about the two great leaders, that Is, the 
CPI General Secretary Shri A.B. Bardhan and the CPM 

General Secretary Comrade Harldehan Singh SUrjeet. 
They had visited Pakistan and met the President Pervez 
Musharraf, the Extemal Affairs Minister and other Pakistani 
leaders. They had a very good deliberation and fruitful 
discussion with them. As a result of that, a large number 
of Indian prisoners were released. We welcome this type 
of peaceful mission with the neighbouring countries. 

After the Independence, when the Government was 
formed under the leadership of Pandit Jawaharlal Nehru, 
we, the Commuist Party of India, had certain differences 
with the Congress Government. We had fought in the 
streets against the misdeeds and misrule of the then 
Congress rule. But we wholeheartedly supported the 
foreign policy of the then Government, the policy that 
was initiated by Pandit Jawaharlal Nehru. He was the 
leader I)f the world peace movement along with President 
Sukhamo and President Nasser. We salute Pandit Nehru 
because he was the leader of peace movement of the 
world. We are proud of his policy as a nation and as a 
citizen of India. It is not only that. When the British and 
the French Imperialism attacked Egypt taking the plea of 
Suez Canal, our Indian Government took the bold stand 
against this attack when the Americans attacked Vietnam. 
They ,tried to destroy the mankind of Vietnam. The Indian 
Government took the bold stand and protested against 
the barbarism of the American imperialism. But, I am 
sorry to say that during the regime of the NDA 
Government headed by Shri Atalja, when the Iraq was 
attacked by American imperialism headed by President 
Bush, our Government did not raise any protest against 
this barbarism, against this attack. I am sorry to say that 
our Prime Minister always bowed down and was always 
ready to appease the American imperialism. He always 
bowed down before President Bush. Mr. Chairman, Sir, 
you can recollect from your mqmory that we failed to 
adopt any resolution unanimously condemning the 
American attack on Iraq. This was the role played by the 
NDA Government headed by the BJP and its leader 
Shri Atal Bihari Vajpayee. 

Sir, we are supporting this Government. We are not 
part and parcel of this Government. We, the Communist 
Party of India and other Left parties are supporting this 
Government on the basis of some Common Minimum 
Programme. This UPA Government will implement and 
execute the Common Minimurn Programme. If they fail to 
implement the Common Minimum Programme or shift from 
the Common Minimum Programme, certainly, we shall 
protest both within the House and outside the House. 



1233 Motion of Th/lnk,s on IhtJ PHALGUNA 18, 1926 (SotkB) PrNidtNIt's ADtfIus 1234 

In his Address, hon. Rashtrapatiji has mentioned 80 

many aspects of our country, from Rural India to the 
cities, from the farmers to the workers. He has mentioned 
different aspects of lives in our country. But I am sorry 
to say that some matters have still been left out in hie 
Address. For example, he did not mention a single word 
about the agricultural workers, who are the most 
downtrodden people of the country. Thirty-seven per cent 
of the total population of the country is the agriculture 
workers. But they do not have their own land, they are 
working on others' land and, they are not getting their 
remunerative wages. They are not getting Jobs throughout 
the year. They are very much deprived even after 50 
years of our Independence. 

Mr. Chairman, Sir, we observe our Independence very 
gloriously but I am sorry to say that we have failed to 
bring any comprehensive legislation for the weHare of 
the agricultural workers, for the downtrodden people of 
our country. Not only that, there is not a slightest mention 
about the workers In the unorganlsed sector, about the 
persons who are working as bidi workers, who are working 
as construction workers and who are working as rickshaw 
pullers. In his Address, the wort<ers of the unorganlsed 
sector have been totally neglected. 

·Sir, there is one more thing which has been totally 
left in the Address of the hon. Rashtrapatiji. It is about 
the 33 per cent reservation for women, that is Women 
Reservation Bill. Insofar as I recollect my memory, I have 
gone through SO-page long Address of the hon. 
Rashtrapatiji, and there is not a slightest mention about 
the Women Reservation Bill. Yesterday, we all observed 
the Internal women's Day. We, the left parties, even the 
Congress party, even the BJP, and even, Mr. Chairman, 
Sir, your party have expressed giving the unconditional 
support to the passing of the Women Reservation BRI 
giving 33 per cent reservation to women. But I am very 
sorry to say that, we have not been able to pass this Bill 
up till now. I am really very sorry that there is no mention 
about the Women Reservation Bill in the Address of the 
hon. Rashtrapatiji. 

Now, I come to another very important point, which 
has not been covered in the Address of the hon. 
Rashtrapatiji. It is the jute indUStry. The jute industry is 
one of the age-old and the biggest industries of our 
country. It is not only the West Bengal, but there are 
many States, namely, Andhra Pradesh, Assam, Bihar, 
Jharkhand, Tripura, Orissa, which are the major Jute 
growing States of our country. But I am sony to say that 

the jute growers of our country are not getting any 
remunerative prices. 

Sir, there are a large number of Jute industries in 
West Bengal at both the banks of the Ganges near 
Kolkata where thousands of workers are coming for 
employment from various parties of the country including 
Bihar, Uttar Pradesh, Assam, Tripura and Andhra Pradesh. 
But all these jute Industries are closed now, and due to 
their closure, thousands and thousands of workers have 
been thrown out of their jObs. They are IMng under a 
blue sky. Even some of them have committed suicides 
due to frustration and due to hunger. They cannot provide 
food to their children and their Inmates. But I am sony 
to say that nothing about the jute industries has been 
mentioned in the Address of the hon. Rashtrapatijl. 

Mr. Chairman, Sir, I am happy that the hon. Prime 
Minister is also present in the House. As we have told 
eariler, we are supporting this UPA Govemment on the 
basis of the National Common Minimum Programme. But 
If this Govemment invites the FDI, we are strongly 
opposed to this move. Our viewpoint may differ with some 
others viewpoints, I do not know. But we oppose it. 

Sir, our telecom sector, our banking sector and our 
oils sector are the pride of our nation. BSNL is the largest 
telecom sector of India. It has the largest network in 
comparison to other telecom sectors of the country. It Is 
earning huge profits also. Similariy, our public sector banks 
and the 011 sectors are also eaming huge profits. We are 
all proud of all these sectors and they are the pride of 
our nation. But in spite of all this, this UPA Govemment, 
I am sorry to say, is violating and defying the National 
Common Minimum Programme. They are trying to invite 
the FDI in these sectors. About the FOI, we the left 
partles-and I hope many other like-minded parties-will 
oppose this move on the floor and outside the floor of 
the House. 

The working class of this country, the employees of 
this country in different sectors have decided to launch 
movements against this anti-people policy. In spite of my 
very many reservations, I convey my gratitude to the 
hon. Rashtrapatiji, and with reservations, I support the 
Motion of Thanks on the President's Address. 

SHRI B. MAHT AB (Cuttack): Respected Sir, It is for 
the first time perhaps in Indian par1lamentary democracy 
that we are discussing the Motion of Thanks on the 
President's Address after the General Budget has been 
read out to us In this House. Seldom this has happened 
ear1ler. 

What led to the exigency is not left 10 anybody'. 
imagination. A mini referendum has been conducted after 
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[Shri B. Mahtab) 
the UPA Government has come to occupy the seat of 
power here at the Centre, and that reflects the situation 
that is at hand. However, I am reminded about the 
centuries old colourful evolution of the Westminster, where 
the Joint Session of two Houses of Parliament is a 
defining parliamentary event and it has been enshrined 
in Article 87 of the Constitution of India. Through this 
Article 87, the President of India addresses both the 
Houses of Parliament assembled together and Informs 
the Parliament of the causes of the summons. 

More importantly, Article 87 (2) provides that the 
Parliament shall discuss the matters referred to in the 
President's Address and it entitles us to discuss what Is 
referred to in the Address by the President. The Joint 
Session of two Houses of Parliament is conventionally 
the only occasion when the President is in the Parliament 
and the President's Address is a substantive document, 
a blueprint of the plan and programmes of the UPA 
Government. But I am disappointed and I am sad. I will 
give you my reasons. 

First is the tsunami tragedy which struck us like a 
thunderbolt. Tragic losses of human lives and destruction 
of property have left a scar. Despite advancement of 
science, flow of information was so slow that thousands 
of people perished in the mainland hours after it had 
struck the islands of Anndaman and Nicobar and the 
coastal areas of South East Asian countries. 

There is no mention about the human error that 
occurred in deciphering the little information that trickled 
in, nor was there any attempt to understand the Impact 
of the earthquake which was followed by tsunami, which 
occurred nearly four hours after the quake. There is a 
mention to convert this tragedy into an opportunity and 
to modernise the maritime economy and to protect the 
coastal ecology. But how? There is no direction to that 
purpose. Aather, It seems to me, It is just a wishful 
thinking. A Central legislation on disaster management Is 
mooted, and an Authority is to be formed through that 
legislation. Creating another Authority, to my mind, will 
not serve the purpose. Rather empowering the State 
apparatus and better coordination at the Union level would 
be more helpful. 

II the Meteorological Department, Science and 
Technology plus Ocean Development Ministry could not 
coordinate among themselves, how would one authority 
serve that purpose? Does the Government Intend to bring 
a Disaster Management Authority which would dlrectly 

deal with the affected people overriding the States? If it 
can only function with the cooperation of the State 
apparatus, then what Is the meaning of a Central 
Authority? My apprehension Is, there Is a tendency to 
encroach upon the basic aspects of the State and thereby 
weaken the federal structure of the country. Different 
States, no doubt, ask for help, support from the Centre 
when calamity strikes. But this should not become an 
excuse to trample upon the right of the States that are 
enshrined by our forefathers in the Constitution. 

I would like to raise another point. and this refers to 
the fiscal position of my State and also to other States 
which are weak financially. In Para eight of hon. 
President's speech, he has mentioned that the 
Government is committed to a caring polity and a sharing 
economy. It is furthor mentioned that this is the essence 
of National Common Minimum Programme of the UPA, 
which is also supported by the Left. During lest nine 
months, my State Orissa has been neglected in all 
spheres. In case of Orissa, this Government has 
maintained an excluding policy, neither it has cared during 
our need, nor it has shared our agony. The loan 
outstanding by last March was As. 31,634 crore which 
constitutes 61 per cent of the GSDP. For your information, 
I may mention that the interest payment In 2003-04 
amounts to Rs. 2860 crore which constitutes as high as 
30 per cent of the revenue receipt. The huge debt stock 
and consequently the unsustainable debt servicing 
liabHities are the stumbling blocks for attaining the fiscal 
8ustainability. Therefore, the Union Government should 
restructure its huge debt stock. Already, different States, 
including Orissa, have swapped high cost loans. The 
interest relief on account of 8uch swap should be 
calculated from the date of swapping and not at the 
commencement of the next financial year. This amounts 
to double payment of interest. Further, I may mention 
that for States like Orissa, mere debt swapping will not 
help because out of the total loan outstanding ofRs. 
31,634 crore by last March end, the Government of India 
loans amount to As. 12,462 crore. Of total Central 
Government loans, As. 7,556 crore consists of loan with 
a high rate of interest varying from 12 per cent to 14 per 
cent. Therefore, through you, I would like to draw the 
attention of the Prime Minister that 50 per cent of such 
high cost loan should be written off and balance 50 per 
cent be swapped with interest rate of a!'Qund seven to 
eight per cent per annum. At the same time, I would 
alllo demand for the high indebted States like Orissa, the 
ratio of grant and loan for the State Plan assistance be 
changed from 30:70 to 50:50 at least for five years and 
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the existing rate of interest of nine per cent on loans 
should be reduced to align with the present market r.te 
of seven to eight per· cent. 

I would also like to draw the attention of th~s House 
to another anomaly that is being meted out by the Centre. 
Last year, hon. Finance Minister in his Budget Speech, 
2004-05 had announced considering passing on external 
assistance to States on back to back basis. When there 
is stocktaking ot the situation and a balance sheet is 
being drawn through hon. President's Address, can 
anyone say from the Treasury Benches what has 
happened towards this assurance? There is no mention 
of it in the President's Address. This is the case of all 
the States. In the case of Orissa, I may lay, at present, 
the rate of interest on loan portion of additional Central 
Assistance for the externally aided project is 9 per cent 
with effect from last fiscal. The Govemment is receiving 
IDA money at a nominal rate of 0.75 per cent. In the 
case of IBRD money, the market rate of interest Is 5 to 
6 per cent. The rate of interest on market borrowing 
varies from 5.6 per cent in April last to 7.3 per cent In 
December. Is there not a justification to reduce the 
existing rate of interest on loan portion of the Central 
Assistance and other State plan assistance from 6 per 
cent to 7 per cent? 

Now I come to the most oft repeated slogan which 
has been repeatedly done by the Finance Minister later 
on which is about 'Bharat Nirman'. The makers of the 
Constitution, in their wisdom, had proclaimed 'Indi. that 
is Bharat' and here in this Speech Bharat means the 
Rural India. Since when has Bharat been Identified with 
poverty and backwardness? It is only a western concept, 
if not Sicilian, which has a tendency to look down upon 
us. Should we also be influenced by that propaganda? 
We have built a resurgent India where there is no 
distinction between India and Bharat. During the last six 
years of NDA rule, the investment in rural India has been 
manifold and around 65 per cent ot the budgetary 
allocation has been spent in rural areas. 
Telecommunication, roads, electricity, housing and water 
supply had been properly looked into. Rather it is under 
the UPA Government, it has gone haywire. Pradhan 
Mantri Gram Sadak Yojana has virtually stopped in 
midway and expansion of landline telephones Is not 
progressing at all. There is no direction in increasing the 
irrigation potentiality. 

The Employment Guarantee Scheme which was 
touted provide large scale employment to the rural poor, 

has been confined to only 150 districts that too in making 
provision of providing employment to one person of a 
family for 100 days only. Is It not a joke? 

1634 hr •• 

(SHRfMAll SUMrrRA MAHAJAN in 1M Ch8il) 

At the same time, I would like to mention here how 
others view us. India is emerging as a center of 
knowledge and international magazine of repute like, New 
Scientists are publishing cover stories on India's advances 
in science and technology. There has been a dramatic 
change in the way India is perceived. One sfin comes 
across reports which states Immunization kills infants 
because due to lack of fire-wood or electricity, sterlisatlon 
of needles was not done. 

Yet India's achievements have changed the 
Westerner's concept about us. It was decades ago that 
Indian scientists and medical doctors exposed the West 
to our skills in universities, hospitals and key InstitutiOns, 
ranging from NASA to the National Institute of Health. 

When India exploded the nuclear bomb for the 
second time, we attracted serious attention. When five 
year ago, the then ISRO Chairman, Dr. K. Kasturirangan 
talked about India's moon mission, some In the West 
saw It as an III-advised foray by an uppity developing 
country that cannot provide clean drinking water to Its 
people. 

But should we forget that the UK developed the bomb 
when Britons were queing up tor breads and eggs and 
America took up even more expensive scientific projects 
when the high infant mortality In Harlem could have been 
brought down with one-millionth of that money? But one 
is amused not to find a single reference to India's moon 
mission in the President's speech. Has ChIIndrsysn been 
abandoned or is It Intentionally not mentioned? When 
there is a marked attitudinal change in the Westem media, 
what is happening to the Government? Does the 
Government intend to build Bhllf'llf by this type of selected 
Insomnia? 

Madam, Chairman, I would conclude In two to three 
minutes time. Orissa has been neglected for last many 
decades. The BJD Government In the State Is striving 
hard with the whole-hearted support from others to 
Improve the situation. Our contention is that we have all 
the criteria to get a special category status. The basic 
Idea of Five Year Plan and yearly budgetary allocation Is 
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(Shri B. Mahtab] 
to provide adequate support to the weak States In order 
to enable them to come forward and be developed. But 
what special steps have been taken for States like Orissa 
where people living below the poverty line is 47 per cent 
as compared to the nation-wide average of 26 per cent? 
I do not feel elated to mention these figures, rather I am 
ashamed and so also, I believe, all the other Members 
who are sitting on the other side. The rate at which 
poverty has been decreasing is also one of the slowest 
across the Indian States. The per capita income In real 
terms is roughly half the national average. The incidence 
of chronic poverty is also pathetic. Close to 40 per cent 
of poor come under the 'very poor category'-below three-
fourths of the poverty line-while close to 50 per cent of 
the 'non-poor' have incomes that place them marginally 
above the poverty line. I do not find any reference in his 
Address about how to tackle this problem. 

Madam, Chairman, I would like to draw the attention 
of the House, through you, about spending of Govemment 
money. I say this with full responsibility. The KBK region 
has been a recipient of aid from bilateral agencies for 
development work and so also the North-Eastem States 
and the State of Jammu and Kashmir. A lot of money 
has been provided and is being provided but this has 
little impact on poverty rates. Is it not necessary to Identify 
wasteful expenditures in a sound and analytical way 
before spending this money? But there does not seem to 
be any urgency in this. Nobel prize winning Economist 
Ed Prescott recently said that good Govemment policies 
come from experience and experience comes from poor 
policy. 

When will this Government recognize their policy? 
Unless they do that, they can never get experience and, 
without experience, we cannot have good policies. 

With these words, I conclude my speech. 

/Translation} 

SHRI BACHI SINGH RAWAT 'BACHDA' (Almora): I 
have submitted Motion from Sr. No. 160 to 189 for 
amendments in the Motion of Thanks on the President's 
Address. Several things have been mentioned in the 
President's Address and generally it dwells on the 
programmes of the Central Govemment. A matter of grave 
concern emerges when the latest data of census are 
analysed from various angles. 

The population control is. the most formidable task 
before the country. But there is no trace of it in this 

Address as to what measures are being taken by the 
Government to control the Increasing population. The 
intellectuals and economists of this country are of the 
view that how so much ever development programmes 
or the schemes for housing and employment generation 
we may chalk out, control on population Is a must for 
their success. Many a Members bring in their Private 
Member's Bill. I also think that measures aiming at 
population control should be taken, but I am not aware 
of any initiative being taken by the Government in this 
direction. In this connection, the Supreme Court of India 
have Issued a directive and I being a Member of the 
BJP also of the opinion that a uniform Civil Code Is 
essential for population control. The BJP had made a 
reference of it in its manifesto and the vision document 
during the elections of 2004. 

The framers of the Constitution of our country have 
made a reference under Article 44 of the Constitution or 
formulation of a uniform Civil Code. That is in the national 
interest and the Supreme Court of India have issued 
directions on various occasions on this very issue. The 
Supreme Court have expressed its serious concern over 
this matter in Saria Mudgal case. Unless we have uniform 
Civil Code, especially uniform laws regarding inheritance 
and marriage in the country, it would not be possible to 
make the population control a complete success. We talk 
of the China model and adopting the ideal of the one 
family one child norm. But it would not be possible to do 
without uniform Civil Code. It is not possible that you 
have four wives and have one or two children. Since it 
is the Supreme House of the country it is therefore, the 
only appropriate place where this matter can be dlscU88ed 
and I hope that U.P.A. Govemment will take some definite 
steps in this direction. The concrete programmes and 
poIicie. in this direction can materialize only when there 
is profound political thinking over the issue. There is 
nothing new in the programmes you have mentioned. 

MADAM CHAIRMAN: Please, do not discuss with 
each other. The mutual discussion win not go on record . 

. . . (Inltmuplions) • 

SHRI BACHI SINGH RAWAT 'BACHDA': None of 
the Schemes is new which are being implemented at 
present by the Government. 

It could be 'Prdhanmatri Gramodya. Yojana'. Golden 
Quadrilateral Yojana', North-South-East-West Corridor 
Yojana' or the Schemes envisaged by the NDA 
Govemment for farmers and the poot people as well as 

• Not recorded. 



1241 Motion of Thanks on /he PHALGUNA 18, 1926 (Sak~ Pft!l6idrlnf" A~ 1242 

the Schemes for the upliftment of the villages, rural 
electrification and the Gram Sadak Yojana for construction 
of roads. Had your Government furthered all these 
schemes, the development in the country would have 
been seen taking place. But, unfortunately that is not in 
sight. 

Recently . a serious matter has come to our notice. 
Some of the State Governments got published 
advertisements on the birth anniversary of late Shri RaJIY 
Gandhi ji and the Supreme Court of India have served 
notices to State Governments to explain as to why they 
have spent the funds from the exchequer on it. The 
hearing in the case Is going on and it has been posted 
for the next hearing. 

There has been a reference to inflation being in 
control. But the retail prices in the market do not sho~ 
any such trend. The commodities of daily use are 
available at double prices. The prices of sugar have 
doubled. The kersone oil is not available. 'Gur' is a 
commodity of mass consumption for the farmer. It's prices 
have also shot up. During the nine months regime of 
this Government the prices of commodities have doubled. 
We fail to appreciate their claim that they have controlled 
the price rise. 

Antyodya Swasthya Yojana and 'Antyodya Anna 
Yojana were introduced by the NDA Government. It seems 
that the present Government is trying to continue the old 
programmes by renaming the old schemes. 

I have moved a motion of amendment that Jammu 
and Kashmir has been granted a status of special 
category state under Article 370. There is a separate 
Council for the development of the North-East States. 10 
per cent of the country's total budget is being spent there. 
Only two states remain-Uttaranchal and Himachal 
Pradesh, which have been called the Mid-Himalayan 
region. But no funds have been provided for them and 
neither they have been given any special economic 
package. I demand that the Government should think in 
this regard and devise a separate programme for their 
development. 

A mention of bio-fuel has also been made in this 
Address. But it is not known what would be the contours 
of the Programme in that direction. The NDA Government 
had recommended a scheme of Rs. 1430 crores to the 
Planning Commission for this programme. But the present 
Government has scuttled the whole programme. My 
demand is that something needs to be done in the 
direction of developing altemative sources of energy in 
the country. 

The topic of National Horticulture has also been 
touched. But, no policy has been finalised for this. The 
National horticulture Technology Mission is already there, 
which also requires attention. The NDA Government had 
started programme of interlinking of rivers. Our 
Government had started this programmee for the purposes 
of irrigation, power, tourism and for getting rid of the 
problems of floods and drought in the country. That too 
has been discontinued. I think that the present 
Govemment have Impeded the progress to be made I" 
that regard in the times to come. 

A mention of Rural electrification has also been made. 
But instead of increasing, the funds earmarked eartler for 
it are being reduced. The target of achieving electrification 
of all villages till 2007 fixed by the previous Government 
is also being extended by 2 years till 2009. It seems 
that funds are not being honestly allocated for that. 

The non Banking Financial Companies are operating 
in the country with the guarantee of the Reserve Bank of 
India. Money deposited with these companies by the 
people particularly those living in the rural areas. 
Subsequently, these companies also disappear after 
collecting the hard eamed money of the people like the . 
chit fund companies. The Govemment are not providing 
relief to those people who have invested their money 
and do not get the return. The Finance Minister has 
categorically stated that the Government of India cannot 
do anything in this regard. 

I demand that the Government should consider in 
this regard and the interest of rural people making small • 
saving should be protected. 

The words communalism and secularism have been 
mentioned in the President's Address. The amendment 
regarding concept of secular state is the outcome of the 
emergency. The people with communist ideology moved 
motion for amending the Constitution and as a result of 
the motion the term 'secular' Is added in the preamble of 
the Constitution. Had the country not been a secular or 
it became secular only after 'onnation of the Government. 
We people believe 1n cultural nationalism and as far as 
the term 'Hindutva' is concerned I would like to say that 
at the main gate of the Pariiament House it is Inscribed: 

"Ayyam Niliah Parovatli Ganana Laghu Chetsam, 
Udar Charltanam Tu Vaaudhev Kutumbkam" 

We believe in 'Sarve Bhavantu Sukhin'. ie. be all 
happy. Our country is five thousand years old. You say 
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that we are communal but it does not mean that we are 
really ::ommunal. Our idea of Hindutva is secularism Itself. 
But. you people discuss at your own level, indulge in 
horse-trading, appease a particular community to get 
their votes. Divide and rule is the policy of the Congress. 
It is the responsibility of the House to strengthen the 
democracy ... (Intenuph'ons) 

MADAM CHAIRMAN: Rawatji, please do not listen 
to all these things. 

{English! 

Please address the Chair. Do not listen to all these things. 

... (Interruptions) 

MADAM CHAIRMAN: There should be no cross-talk 
in the House. 

... (Intenuptions) 

MADAM CHAIRMAN: Nothing will go on record 
except the speech of Shri Bachi Singh Rawat 'Bachda'. 

... (Interruptions! 

{Translation} 

SHRI BACHI SINGH RAWAT 'BACHDA': The 
Supreme Court have directed that nominated Anglo-Indian 
Member cannot cast his vote in the Jharkhand assembly 
... (Interruptions). The Supreme Court have intervened 
because democracy was going to be murdered. Therefore, 
the Judiciary has given protection ... (Intenuptions). The 
NDA Government had announced an industrial package 
for Uttaranchal and Himachal Pradesh. There are three 
types of donor. The UPA Government instead of providing 
further assistance has brought down the package period 
from 10 years to 6 years. Gross injustice has been meted 
out to the people of Uttaranchal and Himachal Pradesh. 
I have demanded that the Government should amend its 
policy. It is sensitive area and it is adjacent to Nepal. 
Maoist activities are taking place there. It is injustice to 
cut down the industrj.~1 package of that area. There are 
Government of Congress Party both at Uttaranchal as 
well as at the Centre. The NDA Government take care 
of the interest of the whole country but you have cut 
down this package for your own interest. The public of 
that area demand that the package should be restored. 

I have mentioned that cultural nationalism is our motto 
and Unitarianism is our political thought. A motley of 

• Not recorded. 

divergent principle-parties of ahlance does not have any 
specific thought, philosophy, policy and direction. May 
good sense prevail on them and they may be imbibed 
with the feeling that "Idam Na Mamah Rashtrayya 
Savahaw and do work for the nation. There should be 
good communication system in the country. I wish your 
all success continuing and in proceeding the activities 
introduced by the NDA Govemment. Thank you, I also 
stress upon the amendments suggested by me on the 
President's Address. 

CHAUDHARY LAL SINGH (Udhampur): Hon. Madam 
Chairman, with your permission, I support the President's 
Address and I rise to support it. I would like to give 
some suggestions. The whole country, the countrymen 
and the politicians cutting across party lines extended 
their assistance for relief and rehabilitation of the Tsunami 
victims. I congratulate all those people who have done 
this commendable work of relief and rehabilitation. We 
had not forgotten this tragedy and an abnormal situation 
emerged in Jammu and Kashmir. It witnessed snowfall 
and rain. I would like to tell about the recent situation. 
Even today, it has been raining there. Some parts of the 
Jammu-Kashmir and Doda are witnessing snowfall. The 
situation has deteriorated, the snowfall and rain have 
caused severe damage there. I thank the Army personnel. 
the para-military forces, the air force and the civil 
Govemment officials who put their lives at stake and 
saved the lives of many people. By providing connectivity 
they helped many people to reach their own homes. All 
these activities took place under the prime leadership of 
Shrimatl Sonia Gandhi, She is the Chairperson of the 
UPA Government. The hon. Prime Minister, Home 
Minister, Defence Minister and Urban Development 
Minister worked under her Chairmanship. All the leaders 
of our state reached there and took stock of the situation 
there. They provided relief to the people of that area. 
Even today, the people of our State are thankful to them. 
I would like to remind you that whether It Is 
Chhatislnghpura Incident or Pathankot Incident or incident 
of attacks on Gujjars, Sikhs and Hindus, whenever the 
situation worsened and there was loss of lives and 
proverty in our state Jammu and Kashmir, Madam Sonia 
Gandhi and her team helped us and gave us her 
blessings. It would be injustice if I do not thank her 
today in this House. I would like to thank the hon. Prime 
Minister Shri Manmohan Singh and his entire team. 

We have our disaster management. Whenever any 
problem arises in Hindustan, whether It is natural unnatural 
at that time we contemplate as to how to tackle the 
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situation. We ought to have disaster management 
committee so that we can cope with the situation as and 
when it deteriorates. There should be disaster 
management committee of army, police and civil 
authorities also. There should be three or four such core 
groups so that we can overcome these situations. 

My constituency is the largest constituency of India, 
Doda is a district spread in the area of 12 thousand 
square kilometers. There are two other districts. I want 
to talk about Doda only. Funds issued by the Govemment 
never reach the people here. Funds given to other districts 
are not for our use while there are districts of only 4 
thousand kilometer area. Doda district should be extended 
two three more districts so that it can get justice. It should 
be included in the other districts that will be made. One 
of my COlleagues said Jammu-Kashmir has been given 
package. He felt bad about it without considering that 
our 70 thousand brave young men have died. You know 
the large scale devastation and destruction that took 
place. Some patriots died and also some traitors but we 
are not sorry for the death of traitors. 

17.00 hrs. 

It is our duty to safeguard patriotism. It should be 
taken in the same way they had taken it. It is strange 
that still the three generations of refugees who came 
from West Pakistan and are settled in Jammu-Kashmir 
do not have the right to vote in the assembly. Till date 
they do not enjoy the right to purchase land or have the 
job. Hon. President has raised the problem of adjusting 
tribals living in jungles of Jammu-Kashmir whose 
generations are born there. Today the burning question 
IS that of adjusting refugees from West Pakistan in 
Jammu-Kashmir, it should also be included in that. I thank 
you for opening the Pak occupied Muzzafarabad. There 
should never be any slackness' when the question is 
about the integrity and patriotism of country. Incoming 
nnd outgoing of people should be under strict vigil since 
we have to move ahead while taking care of the whole 
country. Muzzafarabad is 500 kms and R.S. Pura is 20 
kms from Syalkot, we demand that the safe distance of 
20 kms should be included in it and opened. 

We request that lacs of Kashmiri Pandits who have 
come here have not been rehabilitated yet. Kuhmiri 
Pandits are losing their Kashmiriness. It was a leamed 
community and pride of Kashmir. By evacuating them 
from there, the democratic field there is abolished. We 
talk about communal and secular. A person Is an exact 

reflection of where he is bom. A person bom in RSS 
can never be secular ... (InMnuptions). So it is not graceful 
for you to say like that. Congress has Indian culture and 
the culture is secular. 

One of my bretheren said about Hindutava. Do you 
know when did Hindutav come into existence? Om Survey 
RIgved does not this Hlndutav exist In Geeta or in Rlgved. 
They were Aryans and Sanatanis. First you have to 
understand this. You think yourself to be a Sanatani and 
that you respect your religion, Congress respects Hindu, 
Muslim, Sikh and Christian every religion. You sometimes 
do one thing and at the other time you do other thing 
and do not let the working of the house go smooth. You 
are undemocratic. I want to request that many people 
have sacrificed themselvee for the country. Shastrljl had 
raised slogan for the farmera: 

-Jai Jawan, Jai Kisan". 

He imported ration for farmers from abroad and 
provided subsidised seeds and fertilizers. 

You might remember that Congress Government, 
Indira Gandhi Govemment and Railv Govemment, every 
one of them gave benefits to farmers. Farmers did not 
give education to their chHdren, they sacrificed and 
worked thus bringing green revolution. But When these 
people came into power and made the Govemment; there 
were Lalas, businessmen and capitalists and never 
farmers. That Is why farmers were compelled to commit 
suicides in their time. Not a single farmer committed 
suicide in Indiraji time. Whatever happened was in the 
time of these capitalists. They found the graJneries full 
and instead of getting appreciation the farmers were given 
death, poison and execution. These 8ins have resulted In 
their fall and today they sit in oppOSition. It is their own 
doing not ours. What hurts is that they talk about Madam 
Sonia Gandhi· Does it cost , lac 21 thousand for shrouds, 
it takes only three wooden plates. This matter should 
be enquired into properly ... (InMnup/ions). What are you 
talking about, please have patience . ... (Inmnuph'ons) 

MADAM CHAIRMAN: Unparliamentary words will not 
be recorded. 

SHRI JUAL ORAM (Sundergarh): Lal Singhji if you 
dare, then get the challenges made by Mr. George 
Femandes in his speech, investigated. Madam Speaker, 
honourable Member Is speaking unparliamentary words, 
please make them out of record. 

MADAM CHAIRMAN: I have already told to take them 
out of record. Lal Singhji you kindly address the Chair 
and be brief and concise. 

• Not recorded. 
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CHaUDHARY LAL SINGH: Madam Speaker, I am 
speaking facing you only. 

MADAM CHAIRMAN: But kindly use proper words. 

CHaUDHARY LAL SINGH: Madam Chainnan I am 
not repeating anything abusive that could be termed as 
unparliamentary I have a book wherein the 
unparliamentary words are given and I have read them. 
So, please do not worry. I wiD speak in my limits. I was 
saying that our Government was quite wise for our 
farmers. Only now they talked about mid day meal. I too 
am not interested in it. I tell you about two teachers in 
Jammu. One was sent to bring 'dal' and other went to 
purchase rice. Will the school be able to run proper1y. ·It 
will become mess. A person who is unable to send his 
children to school. What type of help is this? I request 
my Government not to do this. Give birth to strong 
children and do not beget them for begging on roads. 
Do not do it anywhere nor in the Jammu-Kashmir. We 
have great self respect. 

Madam Chairman, I have seen that they make plans 
and say great things in budget. Every year states get 
funds amounting not in lacs but in crores and thousands 
of crores. But is there any check point to see where 
does the money go? How to. check corruption? I request 
that if the corruption is checked capitalism wHI also get 
checked. What Is it that sometimes you are expected to 
become a Hindu and some other time they expect you 
to be a Mohamdam. . .. (/nfern.Jpfions) 

MADAM CHAIRMAN: Please conclude now. 

CHaUDHARY LAL SINGH: You become one of the 
Parliamentarians, come as a Hindu and a patriot. Kindly 
give a thought and attention to my words. 

To conclude I wish to say some more things. We 
have widow pension scheme, old age pension scheme 
and also the scheme for handicaps. I wish to request 
that they need to be enhanced. A lot many houses are 
damaged in our state dl;le to downfall. Govemment has 
accepted the count of 15000 houses in my constituency 
and the complete data have not come yet. Twenty 
thousand houses have collapsed in Kathua and 
Udhampur. I request that an lAY package should be 
formulated and given to the area to save it. 

Horticulture and the crops have been completely 
wiped off. Government needs to give attention there. In 
our State many hydel projects are pending. We had 

entered into a treaty with Pakistan that needs to be 
cancelled. Government should pay attention to that also. 
I thank you for gMng me time to speak. 

[English} 

SHRI N.N. KRISHNADAS (Palghat): Madam, I rise 
to support the Motion .. At the outset, I would mention a 
sentence from para 28 of the speech of the hon. 
President. He said: 

MMy Government wants India to shine, but it must 
shine for all.· 

This indicates the vision of this Government. I and 
my party support this Government to implement the 
national Common Minimum Programme. This national 
Common Minimum Programme is the agenda for the 
govemance of this Government. In ~he National Common 
Minimum Programme, it is declared that the main thrust 
is not to disinvest the public sector of our country. The 
soul of our democracy and the existence of our country 
is secularism. That is our soul. 

ppople of our country are very much Vigilant. They 
are so vigilant that they have not allowed the communal 
forces to come back to power. That is their main task 
and the people are very much vigilant on that area. At 
the same time, the spirit and the contents of the national 
Common Minimum Programme should be highlighted. It 
is said that my party is blindly opposing the FDI, but we 
have certain opinion on that area. We are not blindly 
opposing it. We say that if FDI is coming and is needed 
for the development of infrastructure of our country, it 
should be creating new job opportunities, and it should 
be for the new ventures and not to purchase our existing 
public sector. If it Is purchasing the existing public sector, 
then it is only the change of ownership. It is not creating 
any new job opportunities and it will not be a new venture. 
So, I want to make this also clear. 

Madam Chairperson, if we go into the details of the 
policy declared by the hon. President for the Govemment, 
the main thrust is on the rural empowerment of our 
country. 

I would like to mention another very important point, 
namely, with regard to the unemployment situatton in our 
country. Everybody is aware about the problem of 
unemployment nowadays being faced in our country. 

I would like to draw the attention, of this august 
House, and the hon. Members on a news item, which 
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was published in a few national news dailies 10 or 15 
clays back. In my opinion it was a pathetic news item. In 
Maharashtra, a Police Commissioner in Thane office 
invited applications for the recruitment of Police 
Constables. Thousands of applications were received for 
the same. Hundreds of applicants were Engineering 
Graduate.;;, and more than 22 applicants were MBBS 
Graduates for the post of Police Constables. This news 
item appeared 15 days back in ,a. few important news 
dailies of our country. . .. (Interruphons) 

[Translation} 

SHRI CHANDRA MANI TRIPATHI (Rewa): This is 
the handwork of UPA only ... (lntemJPHons) 

[English} 

SHRI N.N. KRISHNADAS: No, It was done during 
the time of NDA Government. In the last 6 years you 
have spoiled this country. 

MADAM CHAIRMAN: Please, no cross talking in the 
House. Please address the Chair. 

SHRI N.N. KRISHNADAS: Madam, I am addressing 
the Chair only. 

MADAM CHAIRMAN: It is a good practice. 

SHRI N.N. KRtSHNADAS: This news item indicates 
the pathetic situation of unemployment in our country. 
The main thrust of the Government in our country should 
be to look at the serious issue of unemployment in our 
country. 

We welcome the Employment Guarantee Scheme In 
our country, but our demand Is that It should not be 
limited to 150 selected districts only. It should be extended 
to all the rural areas In our country. 

SHRI KINJARAPU YERRANNAIOU: It was a promise 
in the manifesto. 

SHRI N.N. KRISHNADAS: Yes, it is, Thank you for 
reminding me aboul it. 

SHRI KINJARAPU YERRANNAIDU: It is in our 
manifesto. 

SHRI N.N. KRISHNADAS: Now, il has been decided 
to implement the Employment Guarantee Scheme in 150 

selected and identified districts only. I come from Ken" .. , 
and, unfortunately, not even a single district from Kerala 
has been included in this list of 150 districts. 
... (interruptions) 

THE MINISTER OF COMMUNICATIONS AND 
INFORMATION TECHNOLOGY (SHRI DAYANIDHI 
MARAN): The people there are not poor, and are 
employed. . .. (InterrupHons) 

SHRI N.N. KRISHNADAS: Thank you for the 
compliments, but the feeling In Kerala is that it has been 
neglected as a result of this measure. MadanI, through 
you, I would like to demand from the Government that, 
at least, three backward districts of Kerala, namely, 
Palakkad, Wayanad, and Idukkl should be included In 
the Employment Guarantee Scheme. 

The Government also gave· sufficient thrust to the 
issue of water conservation. Madam, I will only take 
another 10 minutes or so. 

MADAM CHAIRMAN: No, I cannot give you 10 
minutes, but only 2 minutes. I think, anoCher hon. Member 
of your party has already taken more than 45 minutes. 

SHRI N.N. KRISHNADAS: Okay, Madam. Water 
conservation is another very important issue. Madam, I 
would like to mention that there Is a serious lack of laws 
to prevent ground water exploitation in our country. 

Therefore, a powerful law should be there to check 
and protect our groundwater reeources from exploitation. 

As I mentioned eartier, I come from Kerala In my 
State, today, the Assembly is in Session, and the 
Opposition Is on a hunger strike. 

DR. CHINTA MOHAN: You should not mention about 
Assembly here. 

SHRI N.N. KRISHNADAS: I am referring to a very 
serious situation. 

MADAM CHAIRMAN: You should mention only the 
points and conclude your speech in two minutes. 

SHRI N.N. KRISHNADAS: The demand is about 
procurement of paddy. The farmers who are harvesting 
paddy-what is not produced in our State and paddy is 
the main food grain in our State-are not getting any 
profits because nobody is there to procure paddy from 
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[Shri N.N. Krishnadas) 
them. Therefore, I strongly demand the Capital 
Government, through the Chair, to see that FCI takes 
care of the procurement in the State of Kerala, as Is the 
case all over the country. 

One more thing that I would like to mention is 
... (Intel7lJptions) 

MADAM CHAIRMAN: I think, you have finished your 
points. Please conclude now. 

SHRI N.N. KRISHNADAS: I shall obey your direction 
and conclude my speech now. 

/Translation! 

SHRI SHAILENDRA KUMAR (Chail): Hon'ble Madam 
Chairperson. I would like to thank you for giving me the 
opportunity to speak on the President's Address. Just 
now. all the leamed Members of the ruling party and 
opposition have presented their views. In the President's 
Address. I observed that all the issues, be it the problems 
of the farmers or the poor people or the Scheduled Castes 
and Tribes, backward classes and minorities, have been 
highlighted. There are some points, which are raised in 
the general speech or at other forum. There is a detailed 
mention of the Tsunami tragedy in the President's Address 
and we have expressed our grief in both the Houses for 
the same. But today, speaking on the Address we would 
like to thank our forces, the foreign countries, the State 
Governments. the Union Government and the voluntary 
organizations for providing their help. However, we have 
to see that all those people who were poor and earning 
overyday for their living. have suffered a heavy loss. In 
a way they have lost both their life and livelihood. They 
have suffered a heavy loss. Some of our hon. Members 
have stated that these people have not received any 
relief, which should have been given to them. Particularly, 
it is the responsibility of the Government to provide 
employment, food and shelter to them. We would like to 
thank the Hon'ble Lok Sabha Speaker. who has made 
tho provision of money from the MPLAD budget to solve 
the problems of the victims. Hon. Members of Parliament 
have given their maximum support. The victims should 
be provided full relief. 

The second important thing I would like to say is 
that the welfare and social and economic upliftment of 
Scheduled Castes, Scheduled Tribes, backward Classes 
and particularly the minorities have been mentioned here. 

Madam Chairman, we see even today that although 
various commissions have been' constituted on the level 

of the Union Government to the level of State 
Govemments partlcularty for their weHare yet they do not 

- have constitutional rights. There are various posts, which 
remain vacant, however, these are not filled up under 
reservation. People have to struggle even for promotions. 

Madam, recently I have read It In the newspaperS 
that the Director General, National Archives, Dr. Sheetal 
Parsad, who hails from my State Uttar Pradesh and 
belongs to Scheduled Castes, was deliberately stripped 
of the charge and it was given to someone junior to him. 
He is a great scholar. He stili has a pretty long period 
of service left, however, he was retired from his post on 
account of his being a Scheduled Caste. Today, we met 
the hon. Shri S. Jaipal Reddy and told him that such 
things should not take place. Now the situation is that if 
they approach the commission, its instructions may not 
be compUed with in case of either promotion or 
reservation, since the Commission does not have any 
such constitutional right. Through you, we would like to 
demand from the Government that if the Heads of 
department are responsible for filling up the reserved 
posts, the punitive action should be taken against 
them. 

Madam, there should be a provisions of reservation 
in the private sector also. There was a discussion on 
this issue in the last budget session. This issue was 
discussed in detail at the time of discussion on the 
Ministry of Smt. Meira Kumar, the Minister of Social 
Justice and Empowerment. The Government also intend 
to provide the maximum facility of reservation in the 
private sector for the Scheduled Castes, Scheduled Tribes 
and backward classes. But I fail to understand why undue 
delay is taking place in this regard. I would like that 
immediate action be taken in this regard. 

Madam, the issue of reservation for women has been 
raised vehemently during the discussion on the vote of 
thanks on the President's Address. Madam, today you. 
are in the Chair. I would like to tell you that the 
Samajwadi Party supports the reservation for women and 
they do not oppose it at all. But we would like to bring 
amendment in the Women Reservation Bill because the 
women belonging to Scheduled castes,· Scheduled Tribes, 
backward classes and minority section should also be 
given reservation. Through you I would like t~ request 
the august House that the Women Resel"ation Bill should 
be passed here. Our party would give full support In the 
process of getting it passed. 
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Madam, the condition of the farmers of the country 
is very poor today. They are not getting the remunerative 
prices of their produce. I would like to talk particularly 
about the region from Farrukhabad to AHahabad In Uttar 
Pradesh and the districts of Poorvanchal. There Is a very 
good farming in the whole region. The farmers work here 
very hard due to which a large quantity of potatoes is 
produced there. A large quantity of Guava is produced In 
the Allahabad region, however, there is no arrangement 
of keeping them in cold storage. There is no research 
Centre for carrying out research work of fruits. If a 
research centre is set up there, there can be a proper 
arrangement of exporting the fruits produced In that region 
to foreign countries and sending them wherever It Is 
required In the country. 

Today, we see that the packets of Uncle Chipps, 
being sold in the market, not at the rate of less then Rs. 
20 or 25. but the farmer producing the potatoes does 
not get anything. The whole money is usurped by the 
mediator or those big industrialists, who establish the 
factories of these type of products. The farmer does not 
even get the cost of his produce which he has produced 
with hard labour. The Members sitting in the House must 
!;#ve a serious thinking on this issue. India Is an 
agricultural country and if the farmer here Is happy, the 
whole country would develop. 

Madam, I am not speaking from my seat. I had left 
some written points in my seat, however, since the time 
is short. therefore, through you, I have mentioned in the 
House about those important points and something about 
my own district. On the occasion of discussion on vote 
of thanks on the President's Address, I would like to 
draw speCial attention towards the State of Uttar Pradesh 
and say that today the situation of Uttar Pradesh Is very 
grim. Nothing worthwhile is taking place there in the name 
of development because it is not being given adequate 
financial assistance by the Union Govemment. Hence, I 
would like to request the hon. Minister of State for Home 
Affairs to specifically consider the development of Uttar 
Pradesh. He understands the plight of Uttar Pradesh 
because he hails from Kanpur. Kanpur is an Industrial 
area and all the industries there are lying closed. 
Therefore, I would like to request you that a special 
package for the development of Uttar Pradesh may be 
given by the Union Government so that the State can 
develop. The development of Uttar Pradesh would lead 
to the development of the whole country. With these 
words, I support the vote of thar:ks presented in the 
House on the President's Address. 

{English} 

L.T. COL. (RETO.) MANABENORA SHAH (Tehri 
Garhwal): Madam Chairperson, the need for National 
Disaster Management Authority Is a very welcome 
proposal made by the President in his Address. But it is 
little disappointing to me because he has confined hlmseH 
to the coastal areas and Jammu and Kashmir. Uttaranchal 
is a.1 area which has been receiving repeated damages 
annually, not only in one aspect but also In many aspects. 
We face heavy rains; we face avalanches; we face 
landslides; we face floods; and we face umpteen types 
of disaeters. It is true that we are very well aware of the 
damages and the human lives are saved to a great extent 
but nevertheless, disaster is there also. Therefore, I am 
little disappointed that the Address Is confined to coastal 
areas and Jammu and Kashmir and has ignored the 
damages that have been taking place in the mid-
Himalayan region. Mid-Himalayan region is a very 
important part in India's economy. We are the watershed 
of Western Haryana, Uttar Pradesh, Bihar, part of Orlasa 
and West Bengal. If this watershed is not protected, then 
it can affect directly or indirectly this big northem India. 
Therefore, I earnestly hope that the Govemment would 
bear in mind this and that they include them as one of 
the priority areas as Jammu and Kashmir and the coastal 
areas. 

The other matter which was mentioned by the 
President about the security. He has expressed his 
concern about the security of the country. Here, again 
the President has confined himself to border terrorism in 
Jammu and Kashmir and insurgency in North-Eastem 
Region. But I am sure the Govemment is aware of the 
insurgency or inflow of Maoa from Nepal into India, mostly 
In Uttaranchal, which is the top item which should concem 
the Govemment but has been ignored by the Govemment. 
Maos have now infiltrated into northern India and 
especially In Uttaranchal. What has happened in Nepal 
is that the King has tried three Prime Ministers but he 
failed to contain the movement of Ma06 and he was 
forced to take over. Maos have got another master plan 
which they call a Greater Nepal. They claim that Greater 
Nepal, according to their map, is from Sikkim to Kangra 
in the whole of northem Himalayas and mld-Himalayan 
region, Inflow of Maos within this Greater Nepal is a 
very dangerous sign which the Govemment should take 
cognisance of this inflow of Ma08 into India as It i8 a 
matter of worry. It is high time that the Nepalese 
Govemment and the Indian Govemment jointly prepare a 
plan to contain the movement of Maos. 



1255 MoUon of Thanks on /he MARCH 9, 2005 PflIIIidfInf's Aob'Iass 1256 

[Lt. Col. (Retd.) Manabendra Shah] 

A new deal has been announced for the backward 
regions. But, here again, the Govemment has confined 
itse" to specific regions. I am sure, they must be aware, 
they should be aware that the mid-Himalayan region is 
also a backward region. It is economically backward. The 
question of caste does not arise. The people of hill areas 
of Uttaranchal, the mid-Himalayan regions are all 
economically backward. Therefore, there is no provision, 
that I could clearly understand that they have prepared 
any plan for the removal of economic backwardness of 
Uttaranchal. Our factories are closing down. People are 
leaving the region and going to other places for survival. 
This sort of a thing should be put to stop. That can only 
be done if the Gov~mment takes the question of economic 
development of the backward region of Uttaranchal 
seriously. 

Another aspect I would like to talk about is tourism. 
Tourism is planned In a well-beaten path, which has been 
done in Uttaranchal. All the pilgrim centres are being 
concentrated for tourism. That is pilgrim tourism. But the 
real tourism is not that. The real pilgrimage is the 
development of beautiful areas of Uttaranchal. , feel so 
because I am a local person of that area. We have got 
many more potential areas in the hill region. They are 
being neglected. There is no infrastructure available there. 
Everything is still on paper. With this short observation, 
I thank you for giving me the opportunity. 

[Translation! 

DR. RAJESH MISHRA (Varanasi): Madam Chairman, 
I am very grateful to you for giving me an opportunity to 
speak on the President's Address. I rise to speak in 
favour of the President's Address. 

After going through his excellency President's address 
thoroughly and particularly after listening to the responses 
from opposition bench, I feel that the main role of 
opposition parties in democracy of india is not only to 
oppose something just for the sake of opposition. When 
opposition party opposes the Govemment in R creative 
way and advices them positively definitely the Govemment 
and the country get benefited. But it Is unfortunate that 
a new practice has evoived that opposition means to in 
for the sake of opposition only after hearing the negative 
character of opposition parties, It is felt It is not good 
practice for democracy. 

A massive tragedy took place in India after formation 
of this Govemment and nobody in India would ever 
imagined that such a severe sea storm Tlunami strike 
here causing devastation and death of more than one 
thousand people in just few minutes. I would like to 
congratulate the Govemment and the people of the entire 
country have also thanked the Govemment that It not 
only managed the crisis but also assisted the millions of 
people In restoring their lost occupation like fishing for 
their livelihood. 

The Govemment had promptly taken initiatives for 
them. The Government provided financial assistance 
through schemes and loan 80 that they could be able to 
get employment within week or ten days. This was a 
very commendable work of the Government. The 
Government not only discharged Its duty by managing 
the crisis but also constituted a crisis management body 
and conducted all research thereon 80 that we have the 
fore knowledge of any such Tsunami in future and it be 
managed properly after we have such information well 
in advance. The initiative and efforts made by the 
GO'lemment are really praiseworthy. But It is unfortunate 
that the question on this Issue were being raised by 
opposition benches and efforts made by the Government 
were criticised. Think a debate can be initiated on this 
issue in the House as to whether the management was 
satisfactory or not. I am sure that majority of the people 
of India would not complaint against the 
Government's management. The message sent to the 
people Is really commendable. 

The Common Minimum Programme of the UPA 
Govemment envisaged in the President's address is very 
commendable. It has aptly chalked out the road map for 
the Implementation of this programme. This Government 
has shown commitment towards mixed economy. It is 
certainly praiseworthy for the UPA Government for its 
efforts made in three months for weaker section, 
Scheduled Castes and Schedule Tribes. 

Medam, this Govemment said that a Commiasion 
would be constituted for sociaUy and economically 
backward people of religiOUS and linguistic minorities. 
Probably in past no any other Government has taken 
such an initiative. Efforts have been made for backward 
and most backward people of minorities in India so that 
they could be happy and prosperous in coming days. 
This Government has taken initiative for them. I think 
that the Government has definitely taken a positive ateps 
as to how the backward people of minorities could be 
benefited more and more. 
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Madam, since when this Govemment has come In 
power, our foreign trade has increased. As a result of it, 
our country has entered the twenty-first century not only 
as per calendar but also In reality. I was hearing George 
Sahib speech. He is a very senior Member but after 
listening to him I felt that perhaps George Sahib has 
written his own definition during ten years on socialism. 

We people have gone through the writings of 
Acharaya Narendra Deb's and Shri Ram Manohar Lohla 
but the way George Sahib is describing socialism as on 
date, this definition does not match with that written in 
the books by the other stalwarts of socialism. Shri Geroge 
Sahib was explaining that when a person quits the NDA 
we become secular and when a person joins the NDA 
he becomes communal. While speaking today, Shri 
George Sahib had also passed comment on Smt. Sonia 
Gandhi, Chairperson of the. UPA. He has said that she 
is telling a lie. If we, new Members use unparliamentary 
language, it is understandable but when a senior Member 
like him talks like that in the House It is really unfortunate. 
I would I1ke to inform the entire House through you that 
George Sahib had said in TV interview some days ago 
that Shrimati Sonia Gandhi would meet the same fate as 
Shrimati Indira Gandhi did. 

Madam, through you I would like to tell the present 
Govemment that we were a students of the university 
when Shrmati Indira Gandhi was assassinated when we 
and the people of India went through the newspapers It 
appeared in our people's mind that extemal forces were 
not involved in the conspiracy of assassination of Shrimati 
Indira Gandhi. If Shrimati Sonia Gandhi will meet the 
same fate as Shrimati Indira Gandhi did, as told by 
George Sahib, I would like to tell that the Govemment 
through you that if any extemal forces has been involved 
in the assassination of Shrimati Indira Gandhi and if 
Shrimati Sonia Gandhi may also meet the same fate, it 
should be get enquired by present UPA Govemment, as 
to whether this type of extemal forces exist in India and 
whether they are such people as are giving interview on 
TV in this manner. We cannot term it a prediction. It 
may happen that he has joined that party . ... (Inftlnuplions) 

MADAM CHAIRMAN: You please come on today's 
subject. Now you conclude please. 

... (Interruptions) 

OR. RAJESH MISHRA: Madam, I am saying so 
because a debate has taken place on this Issue In the 

House today ... (Intrmupllons). Today he has discussed 
on the president address. So, it is natural. I said that he 
is a very senior Member. I was a university student at 
that time when an allegation was made on him in 
dynamite case. . .. (Inftlrruptions) 

MADAM CHAIRMAN: You raise your point. Now you 
conclude please. 

... (InfBmJplions) 

DR. RAJESH MISHRA: I would like to say that this 
type of, allegation were made against him for which he 
had to go to prison. If he is making such prediction 
today then I have doubt that definitely who knows It. I 
demand the Govemment through you that It should be 
enquired as to why he used this type of sentence. Is 
there any fact behind it and whether he knows it? 
'" (Inftlnuptions). I am not telling you. I am addressing 
the Chair ... (lnllJrrupUons). You are not the Chair. 
... (Interruptions) You, sit down p!eaae • ... (Inftlrnq)fions) 

SHRI KHARBELA SWAIN: Why are you speaking 
like that? ... (Inftlrruptions) 

DR. RAJESH MISHRA: I am addressing the Chair. 
...(Inftlrruplions) I know more than you . ... (Inftlrruplions) 
Why are you feeling hurt? ... (Inftlrruplions) You did not 
feel hurt when they said so at television. Now when I 
say It feel hurt. . .. (Inftlrrupllons) 

MADAM CHAIRMAN: If It win be like this onfy, nothing 
will go in record. 

... (Inl.,-,uplions) 

OR. RAJESH MISHRA: Madam, I am addressing you, 
why is he feeling bad. . .. (Inftlrruplions) 

SHRI KHARBELA SWAIN: KHal" does not mean 
murder, it means loosing the elections . ... (Interruptions) 

MADAM CHAIRMAN: Now you conclude please. 

... (Inftlrrupti0n8) 

OR. RAJESH MISHRA: They make allegations against 
Mrs. Sonia Gandhi in this House . ... (lnMrruptlom) 

MADAM CHAIRMAN: You please conclude within a 
minute. It has been quite a long time. Many of the 
honourable Members stili have to take part in the 
discussion. 

... (interruptions) 
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DR. RAJESH MISHRA: A apologise that everyone is 
taking 20-25 minutes. I will take only 10 minutes. Such 
people allege U.P.A. Chairperson . ... (Interruptions) 

MADAM CHAIRMAN: Some more members are yet 
to speak. 

... (Intel77Jptions) 

DR. RAJESH MISHRA: These people make 
allegations against those who have set an example 
renunciation and sacrifice. Madam Chairperson such 
people make allegation against there. People who, with 
the support of RSS, have renunciated their life long 
policies and philosophy for the sake of a Chair. Such 
people allege against the Chairperson of U.P.A. who has 
set an example of abnegation and sacrifice not only in 
India but also in whole world. The people who level 
allegations against her are those who, while they were 
in power, allegations has been leveled openly against 
them whether it was coffin scam Qr the Tehlaka ·exposure. 
... (Interruptions) 

MADAM CHAIRMAN: Other colleagues of your party 
will also speak. Every one has to speak. 

DR. RAJESH MISHRA: I am speaking within the time 
allotted to my party itself. It was the first time in India 
that 'T ehlaka' case of corruption was broadcast and 
seen on television all over the world. It was based at 
and from Mr. Fernandes' house and he levels allegations 
against Mrs. Sonia Gandhi Madam I would like to say 
that before making such allegations such persons should 
think that the persons who themselves are vulnerable 
should not point figures at others. . .. (Intel77Jptions) Such 
persons living in glass houses when throw stones at 
others, will find the panes of their own windows and 
doors broken. Such people talk about democracy. 
... (Interruptions) 

{English} 

MADAM CHAIRMAN: You will have to conclude now. 

{Translation} 

DR. RAJESH MISHRA: Madam Chairman, I will 
conclude after saying one or two more things. Many 
people give example of Goa. People give example of 
democracy. Many people give example of Goa and 
Jharkhand. But I want to say, through You, Madam that 
Union Government had not yet received the report from 

the honourable Governor of Goa when It dissolved Goa 
legislative assembly and enforced Presidenfe rule there. 
Perhaps there never had been a precedent to it. People 
talk about Jharkhand. Five independent MLA's there, since 
the day of Mr. Shibu Soren's coronation as Chief 
Minister, I will not say that they are being given the 
tour of Jaipur after being kidnapped but the fact is that 
though they haven't been kidnapped but have been given 
all types of allurement and temptations to make them 
stay with and are being given the tour of Jaipur and 
then they talk about democracy . ... (Intsnupfions) 

[English} 

MADAM CHAIRMAN: Please conclude now. 

{Translstion} 

DR. RAJESH MISHRA: Madam I want to say that 
the present U.P.A. Government is coming true to the 
hopes of the people and trying to give practical form to 
the common minimum programme. We would request all 
the parties to co-operate. I want to request the regional 
Governments that It is their duty to honestly implement 
the schemes of Union Government. If the funds released 
under a head are not spent for that purpose, the 
corruption will prevail there. If all the funds are given to 
a district or a village then development cannot take place. 
I would request the other State Governments also that 
they make the proper use of the funds issued under 
various heads. With these words I thank you again and 
support the address of the honourable President. 

[English} 

SHRI KINJARAPU YERRANNAIDU: Madam 
Chairperson, we have been discussing the Motion of 
Thanks on the President's Address. Our Party has a lot 
of respect for Rashtrapatiji. I would say that respected 
Rashtrapatiji has fulfilled his Constitutional duty in reading 
out a lengthy President's Address which was lacking in 
depth. In fact, the President's Address is a policy 
document of the UPA Government. The hon. President 
in his Address has every now and then referred to the 
National Common Minimum Programme. The present UPA 
coalition is a post-poll alliance characterized by a lot of 
confusion, contradiction and conflict. 

Many political parties have formed the UPA 
Government for governance. But In the'recent elections, 
they have contested against each other and they have 
propagated against each other. Bihar is the best example. 
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There are a lot of conflicts. So, this Government will not 
give good governance to ttli. country. 

The basic priority of this country is the farming 
community as it constitutes 70 per cent population of this 
country 01 Now many farmers are committing aulclde 
throughout the country particularly in Andhra Pradesh and 
Karnataka. After the new Government came into power, 
2500 farmers have committed suicide and 300 weavers 
have committed suicide. This is the state of farmers in 
Andhra Pradesh. 

Hon. Prime Minister after assuming office went to 
Andhra Pradesh to console the farmers there. The Prime 
Minister doled out some sops in his vIaIt to Andhra 
Pradesh. He stated in Andhra Pradesh: 

"I know the predicament of the farmers because I am 
also a son of a farmer. That is the reason for choosing 
Andhra Pradesh for my first trip. The purpose of my visit 
is to instili confidence among the poor farmers. The 
bankers should assist one member of each affected family 
for self-employment. I myself would monitor the delivery 
of the banks assistance. From this day, no one will 
commit suicide." 

Sut what happened thereafter? After his visit, 2000 
farmers have, committed suicide. Is it not a shame for 
this country? Is it not a shame for all of us? Even now 
every day ten farmers are committing suicide. Why has 
this happened? This is the most important issue. Now 
they are talking about 'Sharat Nirman' and new deal for 
rural development. When the farmers are committing 
suicide, how can he achieve 'Sharat Nirman' and how 
can he achieve rural development in this country? I am 
asking this to the UPA Govemment. 

The second aspect is internal security and law and 
order. When is the internal security and law and order in 
the country? So many things are happening in Jammu 
and Kashmir. There are many problems in North-Eastern 
States. Even in Andhra Pradesh, so far 45 TOP leaders 
have been killed in Andhra Pradesh alone. State sponsor 
eel murders are going on in Andhra Pradesh. There is 
no law and order in Andhra Pradesh. There are no human 
rights in Andhra Pradesh. There are no fundamental rights. 
What are the fundamental rights of a citizen? The elected 
State Government and the elected Govemment of India 
should protect the life and property of the citizens. That 
is the fundamental right of a citizen. The fundamental 
rights and human rights are being violated. 

... (InI8nupt1ons). I am speaking within the purview of the 
Constitution. There are no fundamental rights and there 
are no human rights in Andhra Pradesh. . .. (Inttmupllons). 
Is it a sin to say this on the floor of this House? We 
have approached . the Human Rights Commi88lon, the 
Home Minister and also the hon. Prime Minister. But 
there Is no stoppage of killings In Andhra Pradesh. 
... (Inltlnuptions) 

MADAM CHAIRMAN: He is not yielding. 

SHRI KINJARAPU YERRANNAIDU: I am not yielding 
... (Interruptions). I have not taken any name 
... (Inltlnuplions). I am not yielding. 

MADAM CHAIRMAN: He Is not yielding. How can 
I allow you? 

SHRI KINJARAPU YERRANNAIDU: Madam, I am 
talking about internal security. The fundamental right is 
the subject of Government of India. 

18.00 hr.. 

Fundamental Rights have been enshrined In our 
Constitution. This Is a matter of right of our citizens. I 
am talking about my rights. . .. (Inltlnupt/0n6) 

MADAM CHAIRMAN: Please wait for one minute. It 
is six o'clock now. 

... (InltlnupUons) 

SHRI N. JANARDHANA REDDY: Madam, law and 
order is a State subject. . .. (Inltlnuplions) 

MADAM CHAIRMAN: You please listen to me. I am 
on my legs. It is already six o'clock and we have to 
extend the time of the House. If you all agree, then we 
may extend the time of the House. 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI SIJOY 
HANDIQUE): Madam, we have to complete the 
discussion on this Motion according to the list of speakers 
that has already been submitted to the Chair. The reply 
to this debate would be tomorrow. 

MADAM CHAIRMAN: So we may extend the time of 
the House till the discussion on this Motion is completed. 

'" (InltlnupUons) 
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SHRI KINJARAPU YERRANNAIDU: Madam, I know 
that law and order is a State subject. ... (InlBnuptions) 
From 1951 till this date . ... (lnlBrruplions) 

MADAM CHAIRMAN: Shri Swain, please do not 
interrupt. He is capable enough to put forward his views . 

... (Interruptions) 

SHRI KINJARAPU YERRANNAIDU: From 1951 till 
this day, 114 times article 356 had been applied on the 
Slale of Andhra Pradesh dismissing popular Govemments 
on the pretext of failure of law and order In the State . 
... (Interruptions) The Congress Party was in power and if 
law and order is a State subject then why a article 356 
was imposed for over 100 times in the State on the 
pretext of failure of law and order in the State? 
... (Interruptions) 

MADAM CHAIRMAN: Are you yielding to Shri 
Janradhana Reddy? 

SHRI KINJARAPU YERRANNAIDU: No, Madam. I 
am not yielding to him. . .. (InlBrruptions) 

SHRI N. JANARADHANA REDDY (Visakhapatnam): 
Madam, you should not allow him to raise thls matter 
here. Law and order is a State subject. The Andhra 
Pradesh Assembly is in Session. Enough discussion on 
it has already taken place there. The Leader of the 
Opposition, Shri Chandrababu Naidu himself has said in 
the House. . .. (Interruptions) 

SHRI KINJARAPU YERRANNAIDU: I am not 
contradicting anything. . .. (Inl8rruptions) It is my duty to 
mention it on the floor of the House. . •. (Inflmuptions) 
The State Government has failed to protect the rights of 
the people in the State. . .. (Inl8rruptions) The Central 
Government should intervene in the matter . 
... (Interruptions) 

SHRI N. JANAROHANA REDDY: When Ramanna 
Reddy was killed, what noise did he make? 
... (Interruptions) 

SHRI KINJARAPU YERRANNAIOU: A sitting MLA of 
our party, Perltala Ravi has been killed . ... (Intsrruptions) 
This is a State-sponsored murder. . .. (InffJrnJptions) 

MADAM CHAIRMAN: I will not allow you to go on 
like this. 

. .. (InlBrruptions) 

SHRI KINJARAPU YERRANNAIDU: Madam, we 
should not kill people. The Govemment should not take 
the law in its own hand. The Govemment should not 
sponsor all this. . .. (Interruptions) 

MADAM CHAIRMAN: Nothing will go on record. 

... (Interruptions)" 

MADAM CHAIRMAN: You can reply when your turn 
comes. Shri Yerrannaldu, you may please conclude now. 

.. , (InlBrruptions) 

SHRI KINJARAPU YERRANNAIDU: Madam, that Is 
why I am urging through you that there is no law and 
order in the State. Party workers are being killed everyday 
In the State and that is why the Centre should intervene 
In this matter. 

Madam, before the elections, the UPA Chairperson, 
Shrlmati Sonia Gandhi visited the State of Andhra Pradesh 
to console the famHies of the farmers who committeCt 
suicide. After the UPA Govemment came to power, In 
the last ten months around 2500 farmers have committed 
suicide, but not once she visited the State to console 
their families. Before the elections, she did not go to 
Kamataka but she went to Andhra Pradesh to politiclse 
the issue. What has happened In the last ten months? 
She has not visited Andhra Pradesh to console the 
families who have suffered during this period. 
... (Intsrruptions) 

18.04 hr •. 

(SHRI ARJUN SETHI in 1M Chsll) 

MR. CHAIRMAN: Hon. Members, please take your 
seats. 

... (Intenuptions) 

SHRI KINJARAPU YERRANNAIDU: The Chairperson 
of the UPA has not visited Andhra Pradesh to console 
the families who have suffered. This is Congress party . 
.. , (Interruptions) 

SHRI N. JANARDHANA REDDY: Farmers' suicide is 
not because of the policies of the present Govemment. 
... (InlBnuptions) This is because of the policies pursued 
by the previous NOA Govemment ... y/nl8rruptions) 

• Not recorded. 
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SHRI KINJARAPU YERRANNAIDU: No. This is not 
because of the policies of the NDA Government. 

MR. CHAIRMAN: He is not yielding. Please sit down. 

·SHRI KINJARAPU YERRANNAIDU: Why don't you 
prevent all these things? Why have they not prevented 
these suicidal deaths for the last ten months? Sir, I am 
asking a straight question to them. Now he Is saying 
about the NDA Government and the Telugu Desam Party. 
After the Government came to power, they criticised for 
one or two months. But even for ten months, you are 
criticising them. They are saying that they are doubling 
credit to the farming community and they are issuing 
Kisan Cards. They are talking an these things. But why 
have they not stopped suicidal deaths in our countrY? 
This is my question. This Govemment Is ineffective In 
controlling suicidal deaths In the country . ... (lntefTUpIions) 

MR. CHAIRMAN: Mr. Chinta Mohan, please sit down. 
You have already spoken. 

... (Inttll7Vptions) 

MR. CHAIRMAN: He is speaking for the last ten 
minutes and he will conclude now. Please sit down. 

... (InftlfTUptions) 

SHRI KINJARAPU YERRANNAIDU: Sir, the third point 
is scrutiny of the manifesto. What do any political party 
give in their manifesto? They have mentioned about free 
power in their manifesto. It has been endorsed by the 
Prime Minister and the UPA Chairperson. What have 
they promised in Punjab and Maharashtra and what has 
happened after they have come to power? They have 
withdrawn all these things. The Chief Minister of 
Maharashtra told the media, "Normally they put an these 
things in the manifesto but after coming to power, who 
will take cognizance of the manifesto?" 

My Party is demanding that the manifesto should be 
legalised. If any political party issues a manifesto, there 
should be a legal sanctity for it. If any violation occurs, 
then that party should be recalled. The Congress Party 
has made all these promises everywhere. But after they 
came to power, they cheated the people. This has 
happened in Punjab, this has happened In Maharashtra, 
and now, it is happening in Andhra Pradesh also. 

The fourth pOint Is about categorisation of the 
Scheduled Castes. Among the Scheduled Castes, there 

aNI 59 aub-communltias. The Andhra Pradesh Government 
has categorised them as 'A', 'B', and 'C'. After two 
years, the Supreme Court struck down the GO. Then, 
the Legislative Assembly of Andhra Pradesh pll88ed a 
resolution unanimously to make '8 new legislation In the 
Perliament. So, through you, I urge the Union Government 
to overcome the Supreme Court judgement and bring a 
new legislation In this Session itself. 

DR. CHINTA MOHAN: What about the Constitution? 
... (Inlsnvptlons) 

SHRI KINJARAPU YERRANNAIDU: This Resolution 
has been passed unanimously by the Andhra Pradesh 
Legislative Assembly ... (Intenuptlons) 

MR. CHAIRMAN: Nothing will be recorded except 
the speech of Mr. Yerrannaidu. 

... (Inlenuplions) ~ 

SHRI KINJARAPU YERRANNAIDU: The Chief 
Minister and all political parties have endorsed It. The 
Supreme Court has also given Its judgement. You have 
to amend the Constitution. That is why, I am demanding 
this Government to do it. This ia the promise of the 
Congress Govemment and other political parties. We have 
to amend the law in the ensuring Session. Sir, there are 
other Issues also. . .. (Inlrlrruplions) How can you control 
me when the hon. Chairman has allowed me to speak? 

I would mention about major issues as regards the 
Address of the President to the Parliament. Everywhere, 
they are talking about women reservation. This is the 
policy of the Govemment. On the eve of the Intemational 
Women's Day, the Chairperson told the media that this 
is their prime concem. But where is It mentioned in the 
President's Address? Fifty per cent of our population 
constitute women but there is no empowerment. They 
are saying something and putting it in their manifesto but 
they are not doing anything. 

When Mr. Chandrababu Naidu was the Chief Minister, 
the Andhra Pradesh Govemment passed a resolution 
thrice . ... (Interruptions) We have given 33-113 per cent 
reservation for women in the local bodies even before 
the 73rd and 74th amendment of the Constitution. The 
Andhra Pradesh Govemment has given reservation for 
women. . .. (Inlrlnuptions) 

MR. CHAIRMAN: Please conclude now. 

• Not recorded. 
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SHRI KINJARAPU YERRANNAIDU: For Bhllrst 
Nil7118n and development of rural India, interlinking of 
rivers is important and is a major issue. The NDA 
Govemment had taken it as a prestige, appointed a Task 
Force and did some work on it. They had put it in the 
Common Mi~imum Programme of the NDA. They have 
mentioned about the interlinking of rivers there. 

There is no mention about it in the President's 
Address. Then, how can we achieve the aim of Shsmt 
nirmarf? How can we achieve the objective of poverty 
eradication? How can we generate more power for this 
country? They have failed In this respect. 

There is a mention about OBCs in the President's 
Address. But in the Budget speech of Mr. P. 
Chidambaram, there is no mention about OBCs. OBCs 
constitute more than fifty per cent of the population, but 
there is no mention about OBCs. It is shameful for the 
OBC communities of this country. I demand that Budget 
should be allocated for the OBCs according to their 
population ratio. The same privilege that has been 
extended to the Scheduled Castes and Scheduled Tribes 
should be extended to the OBCs also in the reservation 
policies. 

(Translation! 

SHRI VIRENDRA KUMAR (Sagar): Generally, 
honourable President's address is actually the reflection 
of Government's works, thought and future plans. In the 
last nine months the Government have made more 
propaganda then the actual work done on the schemes. 
As far as Tsunami tragedy is concemed the whole country 
unanimously stand with It all the people of the country 
have conjoined their feelings with the grief stricken 
sufferers of Tsunami. People did their best. Govemment 
has said to constitute national crisis management 
authority. But why have not they sought to link themselves 
with the countries where they have developed technologies 
to get the premonition of such happenings and why have 
not they made a mention of it. 

In the line 5 of para 9 of the address of the 
honourable President it has been said that all economic 
signals are getting better. This Is not true Economic 
condition of the country is not sound at this time. As far 
as it is the question of inflation the Govemment has 
been unable to curb it. Unemployment has Increased in 
this duration as well as the prices too. People are dying 
with hunger while the results of the efforts made by NDA 
Government are clear before us. NDA Govemment had 

made efforts to reduce the foreign debt. Its progreM has 
been hindered. 

OUf Prime Minister made a tour of Jammu Kashmir 
with a view to make social harmony but Infiltration is stili 
continued in Kashmir Valley. People are being kUled there 
and terrorist activities still continue. 

{English} 

SHRI KHAAABELA SWAIN: Sir, no Minister is present 
now In this House. There should be at least one Minister 
to take note of what the Members say. . .. (InlsrrupUons) 

SHRI KINJAAAPU YERAANNAIDU: Mr. Chairman, 
there Is no Cabinet Minister . ... (/nMmlpHoM) We are 
discussing the Motion of Thanks on the President's 
AddrhS, but there is no Cabinet Minister. This shows 
how serious the Govemment Is about the President's 
Address! 

MA. CHAIRMAN: I have taken notice of it. The hon. 
Minister is coming. 

... (IntenupHons) 

SHRI KINJARAPU YERRANNAIDU: At least one 
Cabinet Minister should be present. ... (InterrupHons) 

MA. CHAIRMAN: The hon. Minister is coming. 

... (In/enupHons) 

SHRI KINJARAPU YERRANNAIDU: Mr. Chairman, 
Sir, without any Cabinet Minister, we are discussing the 
Motion of Thanks on the President's Address. This Is the 
respect we are showing to the President! ... (In/srrupHons) 

MA. CHAIRMAN: The hon. Minister i8 coming. 

... (Interruptions) 

MA. CHAIRMAN: Mr. Minister, please note down the 
Members' views. 

{Trans/sHon} 

SHRI VIRENDRA KUMAR: Mr. Chairman, Sir, 
infiltration is still continuing in the Kashmir Valley. Murders 
are taking place. The terrorists activities are going on. 
Curbing these activities needs to be emphasised. Besides 
this an atmosphere conducive to the retum of Kashmir 
Pandits is required to be created in the Kashmir Valley. 
They are stili living in Delhi and other 'areas like refugees. 
The sense of confidence will be instilled in the people of 
the country that our Government has succeeded in 
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creating an atmoephere of good will in Kashmir only when 
the Kashmiri Pandits will be able to retum their homes 
and tlU and cultivate their lands. It would be a matter of 
happiness for the whole of the country. The Govemment 
have made reference to bring out a White Paper on the 
status of minorities but in our country backward classes 
also exist The Govemment have not thought of bringing 
a white paper on the conditions of those classes in view 
of social harmony while the Government have always 
been harping on the theme of secularism. 

There is always a reference to secularism whenever 
someone from the opposition rises to speak. I would like 
to point out that the Govemment should think of Issuing 
such White Papers on all Communities. There has been 
a mention that tribals are leading a life of Insecurity in a 
number of areas. This has been admitted in the 
President's Address but there is no reference to 
conversion of the forest villages into the revenue villages 
and giving the right of ownership to the tribals. Even 
now the rate of literacy is low in tribals as a result of 
which the tribals are being kept as bonded labour in 
villages. Loans are taken against their names from banks 
which is not known to them. They come to know of It 
only when the notice of recovery is served on them from 
the bank. There is no mention regarding this in the 
President's Address to save them from this harassment. 

Even today. the practice of scavenging continues in 
several States. The target for eliminating this practice 
was to be achieved by 2005 but no action has been 
mentioned in this Address which was to be taken by the 
Union Government against those States which are 
indifferent and fall to achieve this target by 2005. 

A group of Ministers has been constituted to suggest 
ways for increasing employment opportunities for the 
Scheduled Castes and the Scheduled T ribas in the private 
s~tor but the Group of Ministers has done precious little. 
in the same way 8 Group of Ministers was constituted 
on Dallt affairs. Though, the Govemment constituted the 
Group of Ministers and formed Committees on many 
occasions but the Group of Ministers and the Committees 
failed to yield any results. 

My friends have made reference to the National 
Common Minimum Programme. The Govemment have 
made tall claims and the alliance partners have also stated 
that they would work for providing irrigation education, 
industry and health facilities in the country under the 
Common Minimum Programme. But they have not been 

able to achieve even one fourth of the target prescribed 
in thl888 announcements. The National Common MInimum 
Programme has been reduced to sheer 888Urance. As 
my friend Shri Naidu has made a mention regarding 
farmers, the NDA Govemment had Introduced the Credit 
Card Scheme. It raised hopes of the farmers. The 
Govemment is silent regarding this scheme. The pace 
of Implementation of this scheme has come down. Due 
to the wrong policies and non-cooperation by the 
Govemment farmers are committing suicides in several 
States. It Is not merely the case of Andhra Pradesh, it 
has happened in many States. The farmers have been 
compelled to commit suicide. 

The NOA Govemment had decided to evolve 6 AIIMS 
like and 12 other hospitals throughout the country with a 
view to expanding medical facilities. The UPA Govemment 
have not made any reference to the six hospitals 
announced by the then NDA Govemment that a time 
frame would be fixed In this regard and the above 
hospitals would be completed. One thing more has also 
been mentioned that the rural India was promised a new 
initiative but the 'Pradhan Mantri Sadek Vojana' which is 
like a lifeline to the villages has also slowed down. 
Construction of the road had instilled confidence . in the 
people that they would now be able to lift commodities 
directly from the market, reach the health centers and 
district headquarters thereby developing the village. The 
confidence of the villagers have shaken. 

There has been a mention of economic development 
of the States backward in the Irrigation facilities. There is 
no mention 88 to how it will be done. Golden Quadrilateral 
Highway Project Is an ambitious project for the 
development of the nation. There is no reference to It In 
this regard. The Govemment is silent on It. Shri Suresh 
Prabhu and his friends have stated elaborately about the 
inter-linking of rivers. At present we have several States 
where drought like situations prevail due to the failure of 
monsoon. There are some States like Bihar which 
experience floods due to heavy rains. The NDA 
Govemment had visualised the scheme of inter-linking of 
rivers to utilize the waters in such States. The Govemment 
are silent on the Inter-linking of rivers. 

With regards to the Employment Guarantee Bill It 
has been stated that 100 days employment would be 
given. Recently It was off for four days. I had gone to 
the village where a simple fellow told me that the 
Govemment are providing employment for 100 days out 
of 365 days In a year. He sought to know what would 
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[Shri Vlrendra Kumar] 
be villager do in 265 days in a year after getting 
employment for 1 00 days? Should he remain hungry for 
3 days after taking food only one day? I was not able 
to give any reply to him. It was worth thinking that an 
ordinary penlon was raising such a weighty question. 

Mr. Chairman, Sir, about 26-27 crore people are living 
below poverty line in our country but the Govemment 
have issued only 50 lakh Antyodya Cards. Only 50 lakh 
cards out of the population of crores? What Is this? The 
number of cards should be Increased. 

Mr. Chairman, Sir, there has been a mention of 
providing Central University status to the Allahabad 
University and the Manipur University. I hail from Sagar, 
Madhya Pradesh. Nalanda and Aligam are counted among 
the oldest universities of the country but the Sagar 
University is also one of them. There has been a long 
standing demand for giving Central University status to 
the Sagar University, I would request the Government to 
take favourable action while receiving application for 
according Central University status to such universities. 

Mr. Chairman, Sir, the labourers working in the 
unorganized sector in bidi, powerloom, weaving, leather 
industries and those engaged in plantation constitute 93 
per cent of the total number of labourers. Due 
consideration should be given to their social security, 
health insurance and pension. It is a must. Ours is a 
country with large population. Unless population is 
controlled, it would not be possible to attain targets In 
the areas of irrigation, education health. I think it would 
not be possible to achieve these targets unless all political 
parties cutting across party lines and rising above the 
limitations of caste, creed, language and sex agree In 
one voice to control population. From this point of view 
this document of the Government would be reduced to a 
mere political document and the development would be 
a dream only as It shows lack of vision. 

{English} 

SHRI S.K. KHARVENTHAN (Palenl): Sir, I am 
thankful to you for giving me this opportunity to support 
the Motion of Thanks on the President's Address. 

On 26.12.2004, It was a shock and surprise to the 
entire nation, particularty to the people of Andhra Pradesh, 
Kerata, Tamil Nadu, Pondicherry and Andaman & Nicobar 
Islands, due to Tsunami.' The UPA Chairperson, 
Ae8pected Madam Sonia Gandhi, our hen. Prime Minister 

Dr. Manmohan Singh end other hon. Ministers visited the 
entire area and Immediately took aft the measures to 
safeguard the interests of the affected people and other 
victims. 

The hen. Prime Minister aleo announced that we 
would not accept any foreign assistance In any way, either 
in kind or cash. This was a bold and welcome able step 
taken by this Governrnent. This Government atSo took 
immediate steps for the benefit of those peopte who are 
affected In Jammu & Kashmir due to recent avalanches. 

The Government has also decided to constitute a 
National Disaster Management Authority. In this regard, 
the Government has also decided to bring forward a 
Centr.I legislation. This was aMounced by our hen. 
President In his Address to the nation. 

Sir, in this country lakhs of youths are not getting 
any jobs, particularly youths belonging to SClSTs and 
OBCs. The Government has already decided to constitute 
a Group of Ministers to have a dialogue with the industry 
in this regard, particularly with the private sector for giving· 
job opportunities to these youths. With regard to SClSTs 
it has also been mentioned in the Presicienfs Address, 
but I would request the Government to consider OBCs 
also in this regard. The present Reservation Bill is under 
consideration of the Committee on Home Affairs for giving 
reservations to SCISTs and OBCs In the civil services. I 
would request the Government to expedite the matter. 

Now, the Govemment has decided to give a new 
deal to rural India to expand health care, education, 
promoting rural electrification and rural roads. The hon. 
President has also announced setting up of a North-East 
Valley Authority to find out permanent solution to ~e 
problem of seasonal rains in the Brahmaputra Valley. 

India have to divide the southern part and the 
northern part. The entire northern part Is affected due to 
water. The southern part is suffering due to without water. 
So, the Government has to take steps for inter-linking, at 

I least, the peninsular rivers in southern States and solve 
the problem of the people of the southern part of the 
country. 

Also, to develop the Panchayati Raj Institutions, to 
give more powers to the Panchayati Raj Institutions and 
to solve the problems in the rural areas, the UPA 
Government has created a new Mllllstry of Panchayati 
Raj. The Ministry has drawn up a 150-point Action plan 
covering 18 aspects of Panchayati Raj. 
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I want to mention another important thing. The UPA 
Government is committed to providing electricity to all 
the villages by the year 2009. 

Another particular important aspect is that. our hon. 
Prime Minister had inaugurated the National Food-for-
Work Programme in 150 backward districts. It waa 
launched in Andhra Pradesh on the birthday of our hon. 
former Prime Minister, Pandit Jawaharlal Nehru. The 
Government had decided to Issue Antyodaya Cards to 
benefit two crore people and 50 lakh additional famUies. 

With respect to education, during his Address, our 
hon. President announced the poliCies of this Government, 
particularly about the Education Cess which will form the 
Pl7liambhik Shlkshs Kosh. This will enable better funding 
of the Sarva Shiksha Abhiyan (SSA), Kasturba Gandhi 
Balika Vidyalaya, the Mid-day Meal Scheme and Nutrition 
Programme for Adolescent Girls. Also, the National 
Mission for Sarva Shiksha Abhiyan has been constituted 
for the first lime. Further, a very important scheme 
aMounced is EDUSAT, an educational satellite, and 
Doordarshan's Direct-to-Home television facility to develop 
education. In this regard, I want to mention that In an the 
Kendrlya Vldyalayas throughout the country, the student 
and teacher ratio is 1 :30. The student and teacher ratio 
in thousands of schools in the villages, at the panchayat 
1e~1, is 1 :40. Like in Kendriya Vldyalayas, this has to be 
modified to 1 :30 in all the panchayat schools to develop 
rural education. Also, the teachers who are worldng In 
the rural areas, in primary schools throughout the country, 
want to travel from the southern part to northern part 
and from the northern part to southern part of India for 
Education Tour. But they are getting concession in the 
Railways only up to 25 percent. The Government has to 
Increase this to 50 per cent for those teacherS who are 
attending seminars or going on education tours. 

Also, based on the Report of the Commission headed 
by Prof. D.B. Chattopadhyaya, the Indian Education 
Service is to be constituted to develop education in this 
country. I want to mention particularly about the minority 
institutions, unaided and seff-financed Institutions where 
Jhe teachers are not paid salary. They are giving them 
only As. 500 or As. 1000. That malady has to be 
removed. A Tribunal has to be constituted to hear the 
grievances of the teacher working in the minority, unaided 
and seH-financed institutions. Then only the problem of 
thOse teachers who are suffering in the rural areas will 
be solved. 

Also, the minOrity educational lnetitutiona In 1hls 
country are misusing article 30 (1) of the Conatitutlon. 
That provision has to be suitably amended to protect the 
interests of the students as well al the teachers. Thoee 
who are running the minority institutions, the owners from 
the linguistic minorities or minority community, are 
admitting our other than minority students. They are not 
giving importance to the minority students. Also, the 
students will have to pay huge money. So, this provision 
has to be amended. 

Also, our Government has decided to launch a 
National Rural Health Mission Involving Panchayati Raj 
institutions to take health care to villagee, to reach the 
goal of 'Health for All'. So, all the Gram Panchayats 
have to be given power. At least, the Prirnary Health 
Centres should be under the control of the Panchayatl 
Raj institutions. Particularly In Tamil Nadu and even In 
my constituency, if we go to the Govemment hospitals, 
no Government hospital Ie having. 

MR. CHAIRMAN: Please wind up. 

SHRI S.K. KHARVENTHAN: I will conclude In two 
minutes. Not a single doctor is available in the 
Government hoepItaIa. The Government Ie not appointing 
any doctor in the Government hospitals. There 18 no Itaff. 
There Ie no medicine. No doctor is attending the Primary 
Health Centres. In the momlng, even if 150 patients are 
waiting outside the hospital, doctors are not oomIng. 

In my constituency. there 18 a 52-bed hospital at 
Natham and another 52-bed hospital at Kangeyam. For 
a number of years, there are no doctors in these 
hospitals. So, to achieve this goal, the Government has 
to allocate funds and appoint doctors to solve the 
problems. 

With respect to the issue of farmers, I would Uke to 
mention that the Government had announced in the last 
Budget also that in respect of those who received loans 
from co-operative institutions up to 2004, the interest and 
capital amount would be added and they would be given 
further five year's time for repayment. For example, if a 
person takes a loan of Rs. 1 lakh, he has to pay an 
Interest of Rs. 48,000. In this case, Rs. 1.48 lakh would 
be treated as capital for two years and then Interest 
would be added and payable within 3 years after 2 years 
period. So, after three years, he has to pay As. 2,10,000. 
How It will help the poor farmers? At least the interest 
and penal interest havs to be waived in respect of farmers 
who have received loans from the co-operative Institutions. 
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[Shri S.K. Kharventhan] 
For the people residing in hilly areas, there are no 

road facilities. In Tamil Nadu, In Natham taluk, there 
are hilly areas in L. Malalyur and P. Malalyur where 
thousands of people are living but there are no roads. 
sometimes when pregnant women from these hlHy areas 
are taken to hospitals in carts, they feel it very dangerous 
and a number of people have died. A lot of people 
have died because thc~e are no road facilities to reach 
hospitals in these hilly areas. The Ministry of Environment 
and Forests must take steps to get roads built for the 
benefit of people living in these areas. 

The Government Is implementing the RSYV and 
SGRY schemes. These schemes· are now in a pathetic 
situation. In the implementation of these schemes our 
hon. Members of Parliament are not at all consulted. 
The officers are allocatir:'g work, particularly of digging 
tanks, canals, etc., according to their whims and fancies 
and the money is given out by the State Government. 
the implementation of these schemes has to be regulated 
by the Union Government so that the benefits reach the 
people living in the villages. 

With these words, I support the Motion thanking the 
hon. President for his Address to both Houses of 
Parliament. 

SHRI A.V. BELLARMIN (Nagercoil): Sir, I rise to thank 
the President. I also thank the Chair for this opportunity 
to speak on this occasion. 

His Excellency the President of India began his 
Address with a poetiC expression, reminding us to listen 
to the call of the people. He said that the people want 
us to enrich their lives and lead them to a bright future. 

The President has mentioned that the UPA's vital 
contribution to the nation has taken us back to the path 
of secularism and economic growth with equity and social 
justice. We, the Left Forces, want to believe that the 
Government has spelt out these through the President. 
We hope, equity and social justice would be the 
watchwords to give social security and protection even to 
the last man in the social ladder. I think, this is what the 
President said when he said that caring policy and sharing 
economy are the need of the hour. 

"Where are we?" was the question mooted by the 
President when he started his Addres8. We must be on 
the righteous path to safeguard the voiceless masses 
which are left behind in the era of globallsation. 

The very first concern of the President was the 
Tsunami tragedy. I come from Tamil Nadu, which had 
larger number of casualties In the tragedy. My 
constituency, Nagerocil, is amongst the worst hit. Let me 
record in this august House that rescue and relief 
operations were 'nil' or negligible in the first two or three 
days in that part of our country. The Immediacy was not 
at all there in rushing help to the affected. The 
Govemment of India might have that there is a State 
Government in place but unfortunately the State 
administration did not make its presence felt immediately. 

The fishermen are looking for immediate grants to 
rebuild their lives. They are not in a position to take 
loans or subsidies. There livelihood stands shattered now. 
Grants to buy catamarans, WlIIBms, boats and netl could 
be an effective assistance. That could be an immediate 
and also a long-term benefit. 

There are many NGOs that come forward to help 
people to rebuild their washed away houses but there is 
a lack of co-ordination. Before the Initial enthusiasm could 
wean, the Govemment must ensure their participation. 
So, I urge upon the Centre to formulate an effective co-
ordination mechanism to avoid delay, to avoid misuse of 
funds and to avoid duplication of rehabilitation work. 
Corruption sharks are more dangerous than even the 
Tsunami. Further, permanent rehabilitation rneasures mUllt 
be taken up with farsightedness .to be both productive 
and employment generative. 

Agriculture is the mainstay of our economy, but 
irrigation is still a problem in many parte of our country. 
Do we pay enough attention to water required for 
agriculture? The hon. President In his Addresa says 
water Is a national resource. There are water sharing 
problems and disputes even In small rivers and canale 
running through neighbouring States. Neyyar ldadhukarai 
canal issue is a very simple example in my conatituency. 
So, the sources for irrigation have to be renovated 
conSidering the increased need. Proposed irrigation 
projects, small and big, must be taken up. 

The land reforms that were carried out in the Left-
ruled States like West Bengal and Kerala are yet to be 
carried out In many other States. There must be a 
vigorous approach. Or else, we may not be able to uplift 
the poor and downtrodden, especially the Scheduled Caste 
and Scheduled Tribes masses. 

The hon. President's observatioq about rejuvenating 
the cooperative sector is welcome. Thia mutrt be pursued 
to strengthen the cooperative societies. This win also help 
village industries. 
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Public sector needs to be strengthened. The number 
of unemployed is on the Increase and this fact cannot 
be ignored at a time when consumerism spreads faat. 

I would also like to make an important point about 
the plight of Indian migrant workers. This is an area 
which needs to be looked into. Our Indian labour who 
earn foreign exchange reserves for the country through 
their remittances are not taken care of. Especially in the 
Middle-East, our Indian workers suffer a lot even with 
valid visas and work permits. Proper health care and 
work conditions are not there. The death rate of such 
workers is increasing. Even after death, their ordeal 18 
not over. There is enormous delay in sending dead bodies 
to India. Even now there are many bodies lying in the 
mortuaries of the Arabian countries for months. Why do 
both countries ignore them when they render their sweat 
and labour to benefit the economy of both the countries? 

The health care in India is far from being satisfactory. 
Increase in private sector medicare suggests the failure 
of the Government agencies. We need to strengthen 
research facilities to fight diseases like diabetes and 
cancer. The increase in such killer diseases must be 
controlled. If it is due to modem pesticides and fertilisers, 
there must be an effective monitoring mechanism to 
control them. As an altemative, Indian traditional medicine 
systems must be given a boost. Time-tested herbal 
treatment to diseases like cancer· and diabetes must be 
pepped up. 

Education system must be uniform throughout the 
country with stress on mother tongue in every region. 
The importance of mother tongue was well emphasized 
by the Father of our Nation. Ensuring quality higher 
education to the under-privileged is a step in the right 
direction. This is an essential investment to enhance 
skilled manpower. 

At this juncture, I would like to urge upon the Union 
Government to start a Minorities' University in Negercoil 
constituency on the pattern of Aligarh Muslim University. 
This can be a Central University that can be nodal to all 
minority institutions in that part of the country, which is 
considered as 'Cradle of Education.' 

With this, I conclude my speech, expressing our 
support to the Motion of Thanks to the President for his 
Address. 

"SHRI A.K.S. VIJAYAN (Nagapattinam): Hon. 
Chairman, let me thank "the Chair for giving me an 
opportunity to speak on the occasion when the house II 
deliberating on the Motion of Thanks the President for 
his Address to the House. 

Our President in his address has enlisted several 
welfare schemes meant for the betterment of the people 
especially the underprivileged sections. I would like to 
point out that the address Incorporates almost all that 
has been stated in our election manifesto brought out by 
our leader Dr. Kalaignar Karunanldhi. We welcome this 
on behalf of DMK. 

Our President unfailingly expreseed his deep concern 
for the huge loss of life and property due to tsunami 
tragedy. My Nagapattlnam constituency has got the worst 
affected coastal areas devastated by the tsunami. More 
than ten thousand people have been found misalng of 
which 8000 have been found to have been dead in my 
constituency alone. Our President referred to this tragedy 
and appreciated the role of the armed forces and 
paramilitary forces like army, navy, airforee and coastal 
guards for their extending timely help. I also want to 
express my gratitude to their service at the hour of need. 
I was a witness myse" who saw theae selfle .. soldiers 
carrying dead bodies from the debris, removing petrified 
bodies from the muds and rescuing the lut of the 
survivors in that tragedy. But to the contrary, in goring 
their invaluable service, the Chief Minister of Tamil Nadu 
has misrepresented the fact in the Legislative Assembly 
of Tamil Nadu that the army did not extend timely help 
to the affected people and failed to protect people. It 
reflects the arrogance of those who have made the 
irresponsible travesty of truth. 

Union Govemment has set apart and put at the 
disposal of State Administration huge funds aiming at the 
relief and rehabilitation of the affected people. Immediately 
after the tsunami tragedy, our Prime Minister Dr. 
Manmohan Singh and UPA leader Smt. Sonia Gandhi 
must ahead of their personal visits took slepa to send 
our Communications Minister Mr. Dayanldhl Maran and 
Petroleum Minister Mr. Mani Shankar Aiyar to the affected 
areas. Till then no Minister from the TN Council of 
Ministers visited those areas. As a follow up of ttle visit 
of Union Ministers of the UPA Govemment, many of the 
public sector undertakings of the Union Government 
rushed to the affected areas and extended a helping 
hand along with the personnel of the defence forces and 
security forces. The funds that have been released are 
not reaching the really affected people. Even in this relief 

"Translation of the speech originally delivered In Tamil. 
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[Shri AKS. Vijayan) 

work corruption had shown its ugly head In Tamil Nadu. 
I can cite an instance to prove my point. In a viUage 
called Kodiakkarai in my constituency As. 3.5 lakhs was 
reported to have been disbursed to people who have 
never lived there and were not affer.ted by tsunami. Our 
leader Dr. Kalaignar also pointed out this. As a resutt of 
which the District Administration work up and has 
announced two days back that the money disbursed there 
would be collected back. Not only this, in a neighbouring 
village called Vellapallam four thousand rupees was 
reported to have been given on record to one 
Pethannaswamy son of Siva Rao. If we verify that address 
we could only find a worshIp place there. Thus we find 
rampant corruption resorted to by the State Govemment 
led by the Chief Minister Jayalalltha. In another viHage 
called Pushpav • .mam a beneficiary's name Is given as 
Manikandan son of Dhanapal. It Is reported that he was 
paid Rs. 2000 as relief assistance. On verification we 
find that the child who has been recorded as a beneficiary 
has not even completed 3 years of age. 

While referring to tsunami tragedy our President has 
appreciated the role of all those who come forward to 
help the affected. Not only the armed and security forces 
but also the local people have been appreCiated for their 
valiant role in rescue and relief measures. 

Even when he was indisposed and was admitted In 
the hospital our leader Dr. Kalaignar handed over one 
crore of rupees on behalf of DMK party to Smt. Sonia 
Gandhi. Thus our party took part in the efforts of the 
Govemment to wipe out the tears and ease the sufferings 
of thousands of tsunami hit people. Donation towards 
tsunami relief on behalf of DMK was handed over to 
hon. Prime Minister also. 

In the President's Address it has been stated that a 
National Disaster Management Authority would be set up 
soon. This is an essential one. Our tropical country is 
always subject to the vagaries of weather. On one side 
you will find flood~ on the other you will find drought 
conditions. Uniform climatic condition is allen to our 
country. Had there been an authority already in place, it 
might have given forewaming at least in advance. Better 
late than never. At least after the tsunami disaster we 
must ensure that this authority is established at the 
earliest. 

Our President has dwelt upon secularism and social 
harmony. I ~ould like to point out here that at least a 
hundred 'social harmony colonies' styled as Samathuva 

Parrams were constructed by our leader Dr. Kalaignar 
Karunanidhi when he was the Chief Minister of Tamil 
Nadu between 1998·2002. In order to promote 
brotherhood and social harmony and above a" equality, 
he had constructed about hundred residential colonies 
called 'Samathuva Puram' in many rural and urban towns. 
Through this unique visionary project he enabled people 
from various communities to,Hve together In harmony in 
such reeidentlal clusters. He had stated in our election 
manifesto that we would create a new history of 
communal harmony and ensure the retum of aecularism. 
This address fulfils those sooial ambitions for a good 
social ambience. 'Food for work' is another effective 
scheme that is sought to be implemented in selected 
150 districts a" over the country before It could be spread 
all across the country. I urge upon the Govemment to 
set right the lacunae in implementing that scheme. 
Nagapattlnam district in my constituency has also been 
selected to implement that scheme. Though it is a Central 
scheme fully funded by the Union Govemment, the MPs 
of the local area are in no way Involved in overseeing 
the implementation of the scheme. There Is no 
transparency in identifying the beneficiaries. It is not clear 
as to who Is Implementing. Hence I' urge upon the Union 
Govemment to issue proper guidelines In this regard 
because there is corruption even In Identifying the 
beneflclariee and implementing th. scheme. 

Our Preaident has mentioned that water is a national 
resource. At this juncture I would ··like to urge upon the 
Centre to resolve vexing inter-state river water disputes 
and find viable means to implement the Cauvery water 
tribunal award at the eariiest. 

The President of India has also spelt out that 
reservations in jobs In the private sector for the people 
from SC and ST communities would be ensured through 
deliberations. It Is a step In the right direction. I welcome 
this move. To establish an egalitarian society It Is 
essential. Spreading midday meals scheme has been 
pointed out in the President's Address. I would like to 
point out that real nutritious noon meal scheme was in 
place during the tenure of our leader Dr. Kalalgnar 
Karunanldhi as our Chief Minister of Tamil Nadu. I wish 
Govemment of India takes this right message a" over 
the country providing nutrient food to our needy children 
who are the future of our country. 

Before I could conclude, white welcoming the 
increased· allocation. for public health, I would like to refer 
to the inadequate short supply of Rabbis vaccine in many 



1281 PHALGUNA 18, 1926 (Saks) Plf!l6idtJnt's A~ 1282 

parts of the country especially in Tamil Nadu. 
Arrangements must be made In this regard. People from 
the underprivileged sections of the society need effective 
financial assistance for surgical treatments for terminal 
ills like heart ailment. I urge upon the Government to 
ensure that the really needy people get financial help 
when they need It the most. 

I would like to put on record my appreciations to the 
encouraging growth pace and new strides witnessed in 
the IT sector of which portfolio is held by hon. Minister 
for Communications and Information Technology Shri 
Dayanidhi Maran. His dynamic handling of the affairs of 
IT sector enswes a quality service comparable to models 
set by countries like the US in the field. He introduced 
recently on Pongal Day the Broadband Internet 
Connectivity to the subscribers. It is a welcome step. 

The President in his address has mentioned about 
the creation of a body for the welfare of workers in the 
informal and unorganised sector. I would like to point out 
that a Board was constituted by the Tamil Nadu 
Government when Dr. Kalaignar Karunanidhi was at the 
helm of affairs as Chief Minister for workers in the 
unorganised sector. Washermen, construction workers, 
hair dressers, hawkers, were all benefited after his forming 
a body for agricultural workers who could get Rs. 1 lakh 
on death by paying Rs. 10 as annual premium like. This 
scheme has been done away with in Tamil Nadu in the 
new regime. 

Now, the Government of India is to take it up again 
allover the country and I heartily welcome and thank 
the President for his Address to the Parliament. 
Expressing my support to the Motion of Thanks, let me 
conclude. 

MR. CHAIRMAN: Thank you. Now, Shri Paras Nath 
Yadav. Kindly try to conclude your speech in 1888 than 
five minutes. 

[Trans/s/ion} 

SHRI PARAS NATH YADAV (Jaunpur): Mr. Chairman, 
Sir, I thank you for giving me an opportunity to express 
my views when the House is deliberating on the Motion 
of Thanks on the President's Address. The President's 
Address is a document as well as a mirror of the 
Government's policy and itS activities. 

In the 57 years of independence it was dreamt as to 
how its all round development would take place, Hlndustan 

Is a country living in villages and haVIng various cutea 
and creeds and religions. Therefore, the Constitution of 
the world's largest democracy was prepared. It 18 
mentioned In the Constitution that the elected 
representatives of the public will make law In the 
assemblies and the Pariiament and the various laws made 
thereby in the public Interest, in the public welfare would 
pave the way for the all round development of the country. 
I have no apprehension in saying that in 57 years of 
Independence, the country of villages, the country of 
agriculture could not have its all round development 
because without development of agriculture the country 
cannot progress. This fact is also clearly mentioned In 
our' Constitution too. It is also stated that agriculture would 
be the major means of development of the country. But, 
whosoever party in the Government ruled the country 
they have done a little for the development of the 
agriculture. Whenever assessment is made In this regard, 
it remains less in comparison to other countries. America 
is a developed nation and its four per cent population is 
engaged in agriculture. But America provide subsidy of 
31 thousand dollar to its farmers annually. Either the 
farmer is small or big, subsidy is provided to him. Being 
an agriculture based country we are not In a position to 
improve the condition of the farmers. 

What to talk of providing water, manure and 
pesticides to the farmers, we have not been able to make 
arrangement for drinking water for them. At the time of 
independence, the population of the country was 35 crore 
and today the population of the country Is hundred mllUon 
and five crore. In 1963 when the population of , the country 
was 35 crore, the then Prime Minister wu making law 
for upllftment of the people living below poverty line and 
poverty alleviation in this Pariiament, Dr. Lohia said that 
Sir, you want to make law for poverty alleviation, first of 
all you root out unemployment beoauae unemployment 
causes poverty. Poverty does not increase unemployment 
but unemployment causes poverty. Therefore, first of all 
unemployment should be rooted out. To remove poverty, 
a law for rooting out unemployment ehould be made. 

Sir, the data reveal that poverty has been removed 
from the country. My submlulon is that had the law for 
rooting out unemployment been made as suggested by 
Shrl lohia, these would have been no poverty today. 
Had the condition of the farmers been improved and the 
people were imparted education, today Hindustan would 
have been a powerlul country of the world. We are 
resident of that country which was called as golden 
sparrow. The foreigners were longing for having a look 
of it. It had prosperity and dreamt of worid fraternity. But, 
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today's India is the same India. But we debate on the 57 
years independence of the country. We criticise the 
treasury benches a8 well as opposition. Many of our 
scholar colleagues were speaking that the people who 
ruled the country for a period of more than four decade 
in the last 57 years speak that earlier even a needle 
was not manufactured in the country but now we are 
manufacturing aeroplanes. All these things are mere 
imagination. Even we have not fuHilled the basic needs 
of the people. Education and health are the basic needs 
of the people. Many countries of the world have made 
developments in the field of education and they are at 
the apex of the development but are standing on same 
platform. We have not educated more than 58 per cent 
people of our country. We have not spent our budget on 
education and agriculture. I have no hesitation in saying 
it. There should be a positive debate on this issue. 
Discussion takes places as to who have done wrong and 
who have done right. But whosoever party came to power 
should have thought as to what policies and programmes 
were formulated by tht.se who ruled the country for four 
decades. It is clear that our Constitution is a secular 
document. By fomenting racial and religious frenziness 
they have grabbed power. Either they are sitting on the 
opposition benches or on the treasury benches, one is 
responsible for opening the lock of the temple the other 
is responsible for installing the idol therein. I am elected 
from Uttar Pradesh, which is called as heart of the 
country. The largest populated state is the most backward 
state. The head of the Government there wants 
development of the country on the basis of a socialist 
set up as the learned people, particularly Dr. LOOia Ji 
had said that until socialism downed in the country we 
can not achieve all round development of the country. 
Chaudhary Charan Singh had said that the path of 
prosperity of the country crosses from the agricultural 
fields. If drought takes place for one month, what to talk 
of irrigation, the government cannot make arrangement 
for drinking water. Drainage arrangement cannot be made 
if incessant rain takes place for three days. 

Sir. a number of people 108t their lives in Tsunami. 
The Government deserve appreciation for their help. Our 
public also deserve appreciation. I appreciate the 
foreigners for providing assistance. But what are our 
schemes in 57 years? Which direction are we giving to 
our country? How do we want to develop it? Policie8 
should be formulated for its development. 

19.00 hrs. 

That is why, our scholars have said that we are 
cnticised. The previous govamments and our leaders 

fonnulatad good policl .. but Intention was not good. Until 
we have good intention, the country cannot progr.sa. 

The Chief Minister of Uttar Pradesh have dreamt of 
development of Uttar Pradesh. Today, electricity has 
become our basic need The power generation capacity 
of the power houses is decreasing or they are lying 
closed. The Govemment of Uttar Pradesh is setting up a 
power station for generation of 4000 MW of power and 
it wants to put the state on the path of progress. But, 
the Central Govemment is not providing any package for 
this purpose. The intention of the Govemment II not good. 
By working in revengeful manner, the village and the 
agriculture can not progress. President's Address which 
reflects the policies of the Govemment and details their 
programmes, does not contain any scheme for the 
development of Uttar Pradesh. Therefore, we want that 
whatever Government be fonned In the country, It must 
be the govemment of the country not the govemment of 
any particular party. The Congress Party has ruled over 
this country for 42 years with two third majority In 
Parliament. Their claim of manufacturing aeroplanes In 
thlt country, which did not produce even a nlddle, II not 
satisfactory. We cannot make progress in this country 
unless the poor of the poorest get justice and feel happy, 
so, while expressing thanks on the President's address, 
I want that the Govemment should work sincerely for the 
development of backward states and for the prosoerity of 
the people residing there. 

With these words, I thank you very much. 

PROF. RASA SINGH RAWAT (Almer): Mr. Chainnan, 
Sir, I am very thankful to you for giving me an opportunity 
to speak.. I am constralnted to strongly oppose the Motion 
of Thanks on the President's Address. Sir, I think that 
the claims made by the UPA Govemment through the 
President's Address is totally against the facts. People 
are deciphering the abbreviation of UPA as something 
tropsy-turvy and functioning at a leisurely pace. They do 
not have any other work. The Govemment is not following 
the prinCiple of collactive responsibility, as the hon. Prime 
Minister, Smt. Sonia Gandhi, Laluji and Paswanji all of 
these are expressing quite contradictory views on the 
same Issue. The Left Parties, which act as yesman to 
the Govemment, by adopting double standard and express 
different views inside the House and outside It in the 
public. The Govemment are supposed to adopt one policy, 
one momentum, one mentality and one methodology, but 
it has none of these qualities. It is practising the policy 
of enjoying the powers of topping the duly elected 
Govemment arbitrarily and does not care at all for the 
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public. This is the plight of the Govemment and because 
of this I strongly oppose the claims made by the 
Govemment through the President's Address. 

There was all--round peace and communal harmony 
during the six years regime of the NOA under the 
leadership of Shri Atal Blhari Vajpayee. Nowhere in the 
country any incident of communal riot was reported during 
that period. But, the dispute among Siya and Sunni 
community erupted in Lucknow, the capital of Uttar 
Pradesh when this Government came into power. They 
are claiming to constitute a minOrity Commission and a 
separate University for the minorities elsewhere In the 
President's Address. In other words, this Govemment is 
trying to divide the whole country into the groups of 
majority and minority communities. The NOA Govemment, 
during its regime had also held negotiations with the 
terrorists and the separatists. But, the them the nation's 
interest was the supreme. But, the present UPA 
Govemment had granted permission to hold talks with 
the Naxalites without the precondition of laying down their 
arms under the pressure of Telangana Samiti and the 
Chief Minister of Andhra Pradesh. It cannot be described 
proper in national interest. 

The Chief Ministers of Naxal affected states may it 
be Orissa, Bihar, Madhya Pradesh, Karnataka or 
Jhari<hand were unanimous in their view that before 
having any talks with the Naxalites, it should be a pre-
condition that they should surrender and lay down their 
arms. But the preeent Govemment surrendered before 
the Naxalites in order to get their votes and to form 
Congress Govemment in Andhra Pradesh. Although the 
crimes committed by the Maoists in Nepal Is their intemal 
matter, but the ongoing atmosphere of routine incidents 
of murder of policemen and Innocent people in various 
States of our country is not proper from the angle of 
national integrity. 

Sir, there was no price-rise during the NOA regime. 
They had Increased foreign exchange reserve so much 
that there was no scarcity In the country. But since the 
present Govemment have taken over the prices as well 
as inflation has increased. The slogan, "Congress kaa 
Oekho khel, kha gayi shakkar pee gayf tel" is often heard 
in rural areas. The sugar, which is being consumed both 
by the rich and the poor, is scarcely available at falr 
price shops and its market price has increased. The 
Central Govemment have decreased the kerosene quota 
of the States, which is used by the poor poople to light 
their huts. Likewise, the prices of edible oils, being 

consumed by the poor people for cooking etc. have also 
been Increased by this Govemment. This is the outcome 
of the dual policy adopted by this Govemment in the 
country. 

Sir, the Govemment have distorted the history of 
this country in the name of education. Our NOA 
Govemment, during its regime had tried to keep hiBtmy 
in right perspective by consisting a group of eminent 
scholars. But, the UPA Govemment got enlarged like a 
bull and hypersensitive when it heard about saffronization. 
Saffronization is an embodiment of sacrifice In this country. 
The NOA Govemment had rectified all those wrong facta 
incorporated in the history books by previous Govemment 
about our national leaders, freedom struggle and other 
national values. This Govemment have changed all the 
above mentioned facts and has implanted people from 
communist background in educational institutions. 

Sir, the UPA Govemment have alao done the job of 
destabilizing the non-Congress Govemments through the 
Govemors of those states. It has tried to murder the 
democracy in Jharkhand. The way in which It tried to 
stifle democracy in Goa is known to one and all. Their 
mentality is reflected by the comments of their supporters 
when they lost power in Bihar. 

Mr. Chairman, Sir, It is this UPA Government which 
has tried to reduce the powers of a constitutional head 
like the Govemor. By changing the Govemors of various 
states, it has weakened the democratic Institutions. Apart 
from It, for securing minority votes, this Govemment, has 
also tried to prove wrong any of the good works done by 
the majority community and to justify the wrong deeds of 
minority community. They have hurt the feelings of the 
people by taking action against a two thousand years old 
Institution like Kanchi-Kamkoti Peeth in Tamilnadu. In that 
particular case, the Court could have taken action, but 
they Involved politics of vote in it. The people in the 
entire country are getting agitated. When the Central 
Govemment was in!ormed about the inCident, It tried to 
escape from its responsibility by terming It as a state-
subject. They try to interpret constitution according to their 
own interest. ." (Inlsnvpfions) 

[English] 

SHAI S.K. KHAAVENTHAN: It is a matter pending 
in the Court. Where is the question of raising it here? 
... (InlfJlTUptions) 
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MR. CHAIRMAN: You can refer to It when your tum 
comes. 

. .. (Interruptions) 

SHRI A.V. BELLARMIN: The AIADMK is their alliance 
partner. The Central Government is nowhere connected. 
Law and order is a State subject . ... (lntstrUPflons) 

(Translation} 

PROF. RASA SINGH RAWAT: Mr. Chairman, Sir, 
this Government have not made any commitment In the 
President's Address about deporting the crores of 
Bangladesh intruders to Bangladesh. Why Is it so? 

Because of the Left Wing the largest party in this 
Govemment who are supporting it and the manner in 
which the Prime Minister takes advice several times in a 
day from the Chairperson of National Advisory Council, 
Smt. Sonia Gandhi, the post of the Prime Minister has 
been degraded. I think that It is not a matter of pride 
and self-respect for India, the largest democracy in the 
world. 

Through you I would like to say the last thing. Since 
the formation of this government, policy of discrimination 
is being adopted with my state of Rajasthan. The state 
of Rajasthan was about to have a refinery, however the 
government has betrayed our interests by getting the 
refinery established in Punjab. 

The NDA Government, oonsidering the rivers as a 
national property, had tried to formulate a plan for inter-
linking the rivers so as to make the water available in 
those areas, which are drought prone. But this government 
has forgotten this work after coming to power and 
consequently the drought like situation has occurred. The 
government does not have any programme as to how it 
would be tackled. The UPA Government has withheld 
the funds meant for Pradhan Mantri Gram Sampark Sadak 
Yojna. The government is adopting the policy of 
discrimination in supplying the electricity to the states 
being ruled by non-Congress governments. Therefore, I 
would like to strongly oppose the motion of thanks 
introduced by the government on the Presidenfs address. 

(English} 

DR. THOKCHOM MEINYA (Inner Manipur): Mr. 
Chairman, Sir, I stand before you to support the Motion 
of Thanks on the Presidenfs Address moved by Shri 

Pawan Kumar Bansal. Actually, we are very grateful to 
the hon. President for his Addrees, which he has been 
pleased to deliver to both the Houses of Parliament . 

Just now, we heard our friends. It looks like a good 
debate. I would propose to put It this way that the Address 
given by His Excellency In the Central Hall Is one of the 
best Addresses we have heard In the history of Indian 
Partlament because It has covered almost all the aspects 
that this UPA Government wanta to do. He had mentioned 
about Tsunami tragedy. I will add to Tsunami, cyclone, 
earthquake, flood, famine and all sorts of natural 
calamities. We are going to have the National Disaster 
Management Authority for this. Last month when we 
toured Gujarat, we met the authorities of the Indian 
Institute of Management, Ahmedabad. I my.elf had 
proposed that we could start a course on Disaster 
Management. We have done very wen in the field of 
management. We propose that we should have a 
permanent authortty to look Into all these natural calamities 
becauee in India, there are very big rivers. We have 
recently come across floods in Assam, cyclone In Gujarat 
a!ld earthquake In many places. 

We require to have such an authority, which Is a 
must. 

Coming down to the sense of humanity In the 
President's Acldreas, I would like to quote a few lines of 
para 10, which, of course, belongs to the State of Manlpur 
as well as the State of North-Eastern India and Jammu 
and Kashmir. Para 10 says: 

-My Government has Infu.ed a new sens. of 
belonging among various disaffected groups, 
especially In the North-Eastern States and among 
the tribal communities aero.s the country. The 
handing over of the historic Kangla Fort to the people 
of Manipur was not just a glorious moment In the 
history of the Manipuri people, it also symbolised my 
Government's commitment to all segments of our 
society that they have a right to live a life of dignity 
and "" reapect.w 

Here, I emphasis because this Kangla Fort is the 
place where on April, 27 that the Union Jack was hoisted 
replacing the Manipur flag when Manipur lost its 
Independence in 189. This has been the bone of 
contention for many years. It is in thie particular time, 
and we are very fortunate under the leadership of the 
UPA leader, Madam Sonia Gandhi and the hon. Prime 
Minister, Dr. Manmohan Singh, that thie fort has been 
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handed over to the people of Manlpur. We are very much 
grateful for that. I will be failing in my duty unless I nee 
and mention this in this august Houee. 

Coming to other points, there have been a good 
number of good things going on. I would try to be very 
brief be~ause of paucity of time. The hon. Members must 
be remembering the moment when the President of India 
stood up and delivered his Address. He started with a 
poem, a poem, which he had himself written. That shows 
his humanity. 

At the. same time, tho National Common Minimum 
Programme has seven priority areas. The first priority 
area, very rightly so, is the Agriculture. It is because a 
very large section of India belongs to agriculture. Next 
priority area is Education. Education is the one area where 
the investment we do today do not give its result 
immediately. We have to wait long years. It Is a very 
loog-term investment. Since I belong to the community of 
teaching· tor many years, we feel that education should 
be 'given top priority next to agriculture. It is quite fine, 
because ours is a land of agriculture, which we have to 
develop side by side. 

The next priority areas are: Employment, Healthcare, 
Infrastructure-Urban Renewal, and Water. I would ceme 
to that. We have a "New Deal to the Rurel India". Of 
course, that is a very important area. 

Regarding water management, .of course, I do fuUy 
agree with my hon. friends of the Treasury Benches that 
we have to have an integrated water management for 
the entire cCluntry because this is an area where a lot of 
thought is required to be given. A scientifIC temperament 
is to be meted out. 

Sir, one interesting thing is that Manipur, of course 
this time, has been given all the privileges. Our Manipur 
University has been made a Central University. It was a 
long standing demand because we do not have enough 
money even to pay to our faculty members. During my 
time as the education Minister of the State, we proposed 
to the then NDA Government to make Manipur University 
a Central University but we could not succeed. But now 
with the change of Government here, with the new 
Government here, we could convinCE: them, and the hon. 
'prime Minister has very rightly declared it as a Central 
University. He has very graciously fulfilled our demand. 

Sir, here I would like to mention one more point. It 
was mentioned by one hon. Member on the other side 

that there was no mention in the Presidenfs Addreaa 
about the development of the National Highway AuIhof'ItIes 
of India, about the greater autonomy being given to It. 
But let me remind my friend that It was mentioned In the 
Pl'8Aident's Address. It is there at Para 37. My friend 
also said that there was no mention about the Golden 
Quadrilateral. But it Is very much mentioned there that 
'the rate of completion of road construction under the 
national highways programmes, especially the Golden 
Quadrilateral and the NOf'th-South and East-West corridors, 
has been speeded up.' I am sony, we have to go through 
the entire speech very minutely, otherwise we may be 
mlsteadlng the people. 

Now, I would come to the development of khadl and 
village Industrie. in the country ... 

Manlpur is one of the States where we haw a hletery 
of handloom and handicraft, and ewryone, knew It well. 
We were having a lot of cotton growing areas, but now 
it has come to euch a bad shape that not a single seed 
of cotton is available. We are now selling clothes 
purchased from other mar1<ets, and living on marginal 
profits. 

At the same time, I would like to draw your attention 
to the fact that the three main areas of challenge to our 
national security have been identified as cross border 
terrorism in Jammu and Kashmir, insurgency In the Nerth 
Eastern Region, naxalite vielence in some States. Of 
course, we have addressed the problems quite rightly 
and it is right time that the Govemment of India initiate 
talks with our insurgent-friends In the North Eastem India. 
They are ready to come and perhaps with this, we have 
a political solution to the longstanding problems. 
... (Intsnupfions) I would request you to give me some 
more time to speak. 

We have the DONER, the Department of North 
Eastern Region, being made a Ministry now and we are 
very-very thankful for that. 

I would like to quote paragraph no. 49, at page 17 
of the Address where it has been mentioned that there 
is no issue or problem which we cannot solve through a 
patient and constructive dialogue. It says: 

"In the final analysis, power in India can only flow 
from the banot box, never from the barrel of a gun." 

I would now come te the last point by quoting the 
last but one paragraph of his Address. It is very important. 
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Prec;ident is very humane in telling this. I will quote that. 
Since I am a first-timer in this Parliament, I am keenly 
observing the proceedings of the House very painfully 
and here, this paragraph is very relevant. It says in para 
72: 

"Honourable Members, you have the heavy burden 
of legislative work pending before you. This session 
will discuss the Union Budget and other Legislative 
business. There are several important bills at various 
stages of deliberation awaiting your consideration. The 
people of India anxiously await your views and your 
decisions on these crucial· economic and social 
legislation. I urge you, Honourable Members, to repay 
the trust and confidence that the people have rep088d 
in you by dedicating yourselves to the orderly 
consideration of these Bills. Every minute of 
Parliarnent's time is precious and every citizen and 
taxpayer values it greatly. I sincerely hope you will 
make the most effective use of the time at your 
disposal and meet the citizens' expectations and fulfil 
their aspirations." 

We have to remember this. With these words, I thank 
you very much for having given me some time to speak 
and support the motion. 

[Translation} 

SHRI RAVINDER NAIK DHARAVATH (Warangal): Mr. 
Chairman, Sir, I would like to thank you for giving me 
the opportunity to take part in the discussion taking place 
on the motion of thanks on the president's address. I 
had thought that after getting elected to the 14th Lok 
Sabha, I would learn something. Here, I would get 
opportunity to speak on the problems like hunger, 
unemployment, unrest and drinking water. However, it is 
unfortunate that even after elapsing the period of ten 
months, I have not got the opportunity to deliberate on 
these issues. Besides, I have got very less time to speak 
about the conditions of those people who have elected 
me. I would also like to thank you on behalf of my 
Telengana Rashtra Samiti Party for giving me the 
opportunity to take part in this discussion. 

The President has highlighted a lot of things in his 
address. He also focussed on the progress achieved and 
the shortcomings experienced in the path of progress in 
the country in the last 57 years and the measures to 
remove them. I would like to thank the President of 
Telangana Rashtra Samiti Party,·Sh. Chandrashei<har Reo 

for giving me the opportunity to conteata election on the 
general seat despite myaelf being from the reserve 
category. I have been elected to the Lok Sabha from 
that seat and today I have received the opportunity to 
speak on the motion of thanks on the Presldenfs address. 

I would like to thank the Hon'ble Mr. Chandra 
Shekhar Rao. I would also like to thank our Hon'bIe 
Prime Minister and Chairperson of UPA, Hon'bla Sonia 
Gandhiji for the reason that the UPA Govemment haa 
paid attention to Telangana. Telangana Is a backward 
region where there is a population of three and a haH 
crores. Taking their problems Into consideration, creation 
of a separate Telangana State has been Included in the 
agenda of UPA. For this, I would like to thank the Union 
Govemment. 

Mr. Chainnan, Sir, I am the only Member from the 
TRS party. What is the reaaon for the unrest taking place 
in India today? The Govemment have to think about 
removing the poverty, unemployment and suppression. 
The portion of the budget which should have reached 
thas3 people in the last 57 years is yet to reach. This 
system needs to be improved. Hon'ble President has 
included in his address his thinking about the women, 
backward classes, youth, minorities tribal people, 
scheduled castes and weavers. After ten years, a very 
fine budget has been presented before U8 and we should 
work towards giving It a right direction. Where the State 
Govemments do not succeed in this task, the Union 
Govemment should come forward to do something. 
Whatever the Hon'bIa President has stated about the tribal 
people In the Para 12 of his address, is very distreNlng. 
Till now, thousands of crores of rupees have been epant 
on the tribal people, however there has been no change 
in their condition. Though, there is a commitment of 
Hon'ble President, yet their problems persist because they 
have not been given their rights. It is very distre88ing. 
They should have been given seven and a ha" percent 
reservation in the last 57 years, however only one percent 
has been given. This is also a question connected wtth 
the unrest and problems of the tribal people. This thing 
has to be considered by the Government and the 
bureaucracy. This is not a problem of law and order, 
rather this is a question concemed with the social and 
economic problem. We can move forward in this direction 
only after taking the tribal people into confidence. The 
Schemes for them are made sitting in the air conditioned 
rooms, therefore, those schemes tu"" infructuous and 
these are taken advantage of by the mediators. In the 
Telangana region, the tribal people are selling their 
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children and killing them and the govemment must think 
and pay attention towards it. The poor people migrate to 
other cities for their livelihood and there the middlemen 
exploit them and their women and the women become 
victim of various accidents and illnesses and die. It is 
happening more at the places like Rayal Seema and the 
government should pay attention to it. In our system, 
policy and bureaucracy, the governor has the power under 
Fifth Schedule that the hon'ble President can directly deal 
with him. If the State. Governments overlook the 
programmes meant for the development of tribal people, 
the concerned governor under the prOVision can set right 
the system and provide them the facility. With these 
words, I conclude my speech. 

MR. CHAIRMAN: Shri Ganesh Prasad Singh-Not 
Present. 

[English! 

DR. R. SENTHIL (Dharmapuri): Hon. Chairman, Sir, 
on behalf of my Party-Pattali Makkal Katchi and the 
beloved founder leader, Dr. Ramadoss, I support the 
Motion of Thanks to the President's Address. As 
mentioned by the hon. Members, the President's Address 
has never been so good. It has comprehensively 
approached and addressed every sphere of developmental 
activity. It is a blue-print of the new Government for 
governance. 

Tsunami had been a very big tragedy. The 
Government did extremely well with regard to handling 
the crisis. But there are a few things which I would like 
to say with regard to the disaster that hit our shores. 
Disaster was managed reasonably well. I went to the 
area affected by Tsunami immediately after the Tsunami 
struck the coast. What I found was, there were people 
from the Department of Revenue like T ehsildars, RDOs 
and even some clerks from the Collectorate. Were there 
any technical person present there who was exclusively 
trained for disaster management and rescue work? There 
were none. There was a miserable failure with regard to 
having a technically professional body to tackle any 
disaster. It was very surprising. When I went through the 
web, I found that there is a Disaster management Team 
constituted under the leadership of the Collector and it 
was supposed to do the mock drills, etc. But I do not 
think that it had every happened and it was a failure. Let 
us admit that there was a failure in tackling a dlsaater. 
We do not have a technical disaster management team. 
We have disaster administrative team but we do not have 

a disaster management technical group. It Is our duty to 
constitute such a team. 

Our hon. Preeldent has congratulated the local people 
for taking Immediate action at the time of disaster. They 
had'been extremely helpful. I know this because I saw 
that local people have been of great help but what I 
found was that those people were not trained In disaster 
management. They were unorganlsed. So, there W8I a 
lot of wastage of energy and resources. At the time of 
any disaster, the first responder Is the local community. 
The Government proposes to have a Disaster 
Management Authority. It Is a welcome step. But there 
are two things In that. One Is the Disa8ter Management 
Authority. The Government is committed to a scientific 
approach. Therefore, the Disaster Management Authority 
must be headed by a scientific peI80n and not by an 
lAS officer whose basic degree Is something like an MA 
(History) or who had been working in the archaeological 
department for 10 years therefore he Is made the Head 
of the Disaster Management Group. Disaster management 
Is a science. Therefore, it must be headed by a scientist. 
Then, the disaster management must be cultivated to the 
common man because common man Is the first one to 
respond to disaster and also It must be a curriculum In 
every school and college. 

this Government has again and again stre88ed that 
It Is commmed to OBCs. As a repreaentatlve of the OBC, 
I wholeheartedly believe that thta Government will really 
do some good work for the OBCs. The Government had 
said that it will Initiate a dialogue with the private Industry 
ownera for providing reservation tor the Dalill. I would 
only request that the reservation for OBCs should be 
extended to private Industries also. The private Industries 
must be made to realise that when they are uling the 
resources of the land, they should have some commitment 
to serve the people of the land at any cost. 

With regard to the development of the rural areas, 
the Government proposes to Introduce so many achernee. 
But I want to say that there are only two very Important 
things that are essential for the development of rural 
areas and they are water and education. Of all the things, 
these are the moat Important things. The Govemment 
had mentioned about various schemes for promoting 
Intensive crops and methods to c.onserve water. What I 
want to say is that there must be a National Ground 
Water Policy and the ground water must be nationalised. 
The ground water should be preserved at any cost. 
Ukewlse, nationalisation of the rivera should be done to 
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prevent things such as what we saw in Tamil Nadu 
becuase of Cauvery. The Kamataka Government does 
not seem to heed to either the Supreme Court or the 
Tribunals or any other body. In this situation, we must 
seriously start a dialogue to nationalise all the rivers. 

If water is provided to the rural areas, then the rural 
areas will automatically develop. 

The second aspect is education. The SaIVSsikhshs 
Abhiysn scheme has been extremely helpful for rural 
education. Buildings have been put up. But at the end of 
the day, education is a State subject. Are the States 
really providing sufficient teachers? Are they really 
committed to the education of rural people? That is the 
moot question. In this regard I would like to request this 
UPA Government to commit themselves to rural education 
and provide financial assistance to the States in order to 
provide education to the rural poor. 

Sir, the beauty of India lies in its unity in diversity. 
This has to be understood. In India we have hundreds of 
languages and thousands of cultural identities. That is 
the beauty of India. There was a time when there was 
a deliberate attempt to unify India by making one 
language and one religion for all. It was an attempt like 
in a class if there was one tall boy and one short boy, 
then chopping off the legs of the tall boy to bring about 
an uniformity. Such a deliberate attempt was made· by 
some people. But now people of this country have very 
clearly said that they do not want such unity. They want 
unity in diversity. This environment of encouraging all 
cultures and all languages to flourish should be allowed 
to continue and this has to be done. Our hon. President 
has started this talk by citing a poem in Tamil. That Is 
the spirit of the mother tongue. Everybody should be 
allowed to develop their own mother tongue. Tamil Is 
one of the most beautiful languages in the world ar.d is 
believed to be one of the most ancient languages as 
weH. It has a history. of more than 300 years. It is a 
claseic language and it should be given all the benefits 
of being a classic language. 

Sir, rural health is a big priority of the Government. 
Thi& Government has given a mission approach to rural 
health. This is a very welcome step. The hon. President 
in his Addresa has mentioned that this Govemment Is 
committed to developing a scientific t,mper. He even 
mentioned that this Is the hundredth birth anniversary of 
Albert Einstein who gave the world the theory of relativity 
and from this year we should make an attempt to make 

our administration scientific in its approach. I would like 
to request the Government to make the administration 
scientific in its outlook and approach. 

Time has come when we should try and train our 
scientists to be' managers rather than creating a set of 
managers who are anti-people and this gap between the 
bureaucrats and the technocrats should be bridged. Time 
also has come to introduce the Indian Medical Service 
where doctors could be trained for managerial tasks and 
they can be managers by themselves. Likewise, an All 
India Education Service should be introduced. Th~y should 
be trained in a manner so that they could be able to 
make our administration scientific and sympathetic to the 
cause of the scientists. Such a step would help our 
Scientific Institutions to grow. 

Sil, with these words. I once again support the Motion 
of Thanks on the President's Address. 

[Translation} 

SHRI PRADEEP GANDHI (Rajnandgaon): There is a 
lack of facts in the President's Address. The Address 
beats about the bush alongwith the facts following therein 
the proverb ·Vachnam kim daritram". There is a mention 
of Tsunami tragedy in the Address. Assistance came from 
across the country whole-heartedly for the victims of 
Tsunami. There have been coalition Governments in the 
country during the last six-seven years. Till date, there 

. have been a mention as to what steps would be taken 
and what arrangements would be made in this regard. 
But the Government have not taken any concrete initiative 
In this direction. Under the declarations made by the 
Govemment, Schemes for particular sections of the society 
with a view to attract the vote bank have been formulated 
by them. Certainly, it would create the feeling of struggle 
amongst different sections of the society and it has been 
done in a well-planned way. The Government have made 
a mention through President's Address that they would 
bring political stability in the country. The UPA Govemment 
led by the Congress Party, on one hand, emphasises on 
bringing political stability while on the other, by murdering 
democracy in Goa and Jharkhand, they are trying to 
convey It to the whole country that they do not believe 
In democracy and are trying to repeat history. The work 
to cause to happen same things is being indirectly done 
under the guidance of Smt. Sonia Gandhi, as had been 
happening during the emergency imposed by Smt. Indira 
Gandhi In the past. But it is not a good thing. I do not 
agree to their view point of bringing 'Political stability in 
the country. Not onl)' this country but the whole world 
has wltnesaed as to how the Congress Party and the 
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UPA Government have very shamefully allowed this to 
happen by showing difference in their 'saying' and 'doing'. 

19.41 hrs. 

(MR. DEPUTY SPEAKER in /he Chail} 

It is very shameful. Emphasising on political stability 
through this Address is cent percent a cheating. 
... (Intsnuptions) 

{English} 

MR. DEPUTY SPEAKER: Nothing to be recorded 
except the speech of Mr. Pradeep Gandhi. 

... (Interruptions)' 

{Translstion} 

SHRI PRADEEP GANDHI: Mr. Deputy Speaker, Sir, 
the Government have claimed about ensuring communal 
harmony in the country. Through you, I would like to say 
that hon. Atal Bihari Vajpayeeji has ruled over this country 
for six years. Nothing adverse had happened during hie 
tenure except for one incident. If we go through the history 
of lest 40-45 years of the country, it would come to 
know that there have been many communal riots in the 
country during that period. Which Govemment is to be 
blamed for those riots? Thus, to discuss this point is just 
an endeavour to move to the politics of benefiting only 
some particular sections of the country. It has been said 
keeping in view all these things. 

Mr. Deputy Speaker, Sir, there is a mention of 
reservation for the Scheduled Castes and the Scheduled 
Tribes in the private sector. This has been done under 
the pressure of a particular party supporting this alliance. 
But nothing concrete would come out of that. The 
Government are not able to make positive efforts in that 
direction. The Government have constituted a group of 
Ministers and action is being taken by that group. But 
they are making no efforts in that direction. 

Mr. Deputy Speaker, Sir, there is a mention of 
keeping the prices stable through this Address. 

... (Inmrruptions) 

{English} 

MR. DEPUTY SPEAKER: Whatever he says is not 
to be recorded. 

... (Intenuptions)' 

• Not recorded. 

{Tf'Bnsllllion} 

SHRI PRADEEP GANDHI: Mr. Deputy-Speaker, Sir, 
the Government are not able to take positive steps In 
that direction. 

They are only shouting in the wilderness. Ask the 
poor, slum-dwellers of the country as to what has been 
their condition during the last nine months. The price-rise 
during the regime of the UPA Government have reached 
at its peak and they are making a mention of it in the 
President's Address. In this regard, I would Hke to explain 
that there has been price-rise across the country. The 
'Food for Work' scheme has been Implemented in 150 
backward districts. This scheme should al80 be 
implemented in other backward districts of the country. 
But in it also, somewhere the thinking from political angle 
can be seen behind it. 

Mr. Deputy-Speaker, Sir, there has been a mention 
of abolishing the POT A Act. The rationale given behind 
abolishing this Act is not aufficient when proper law and 
order system was already there in existence to fight 
terrorism, why the Unlawful Activities (Prevention) Act, 
1967 had to be amended? It means that the 
Govemment's intention is not good. 

Hon. Mr. Deputy-Speaker, Sir, there has been a 
mention of the Common Wealth Games In the Addrea8. 
There is nothing new in claiming to organise the Common 
Wealth Games in the year 2010 and the Olympic Gam .. 
in the year 2018 in the country. The previou8 
Governments have alao mentioned the aame. The 
previous Governments had been mentioning about It and 
the previous Government had taken declllon in thIa regard 
an its credit goes to them. What the Government want to 
prove by mentioning all such things, i8 not ~Ie.r • 
..• (IntslTllplion8) 

{English} 

SHRI C. KUPPUSAMI: Sir, he is misleading the 
House . 

MR. DEPUTY SPEAKER: No, pi .... &it down. 

{Translationl 

SHRI PRADEEP GANDHI: Sir, I would like to mention 
that whalever the Government have mentioned through 
this Address, also Includs the mention of a big name 
such as 'Bharat Nlrman' . 
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[Shri Pradeep Gandhi) 
Mr. Deputy-Speaker, Sir, mentioning of 'Bharat 

Ninnan' is like presenting old priorities by giving them 
new names. Uke this, the country is not going to trust 
the UPA Government offering old wine in new bottle 
before the country. Whatever has been mentioned through 
this document, reflects the hidden agenda of the attitude 
of people of those parties who are in the present 
Government. I, through you, would like to mention that 
there has been a mention of giving a special package to 
Bihar. As you are aware that the Government of hon. 
Atal Bihari Vajpayeeji had constituted three new States 
Including Chhattisgarh. The objective behind constitution 
of these three States was that their proper development 
had not taken place. As compared to the other States of 
the country, 44 per cent territory of Chhattisgarh is 
covered with forests. There is 32 per cent tribal population 
and 12 per cent of the Scheduled Castes. The Harijan 
and Tribals constitute 44 per cent population of this State. 
For ensuring speedy industrialisation there, the 
Government have passed a resolution and made a 
mention for providing special package to it. There was a 
mention of providing a special package to Uttaranchal. 
Keeping in view the geographical condition, prevailing 
circumstances, majority of the scheduled castes and 
scheduled tribes categories population in these newly 
constituted states within the country, whether the Union 
Government's would give a separate treatment to 
Chhattisgarh, where there Is BJP led Govemment and 
whether It would differ than other States where there are 
other parties Governments. The Union Govemment do 
not have any right to follow such a dual policy. Therefore, 
through you, I would like to say that there should be 
similar treatment with the Chhattisgarh and the people of 
that State should also be given equal opportunities of 
development. Industries located In Chhattisgarh should 
also be given relaxation alike to the relaxation given to 
the industries in Uttaranchal. The resolution associating 
all types of people unanimously passed and forwarded 
by the State Government to the Union Government, is a 
testirnony of the will of all the political parties. It does 
not specifically relate to the Congress Party or the BJP. 
Thus, the UPA Government must follow a unifonn policy 
with regard to the unanimous resolution received by it 
from this state. The Govemment should take further steps 
for the constant development of the small States like 
Chhattisgarh. 

Mr. Deputy Speaker, Sir, the President's Address has 
been put forth as a document of the Government. It 
lacks the mention of many • thing. Therefore, I strongly 
oppose it. 

SHRI MADAN LAL SHARMA (Jammu): Hon'ble 
Deputy Speaker, Sir, I am thankful to you that you gave 
me the opportunity to make a speech on the President's 
Address. Before me, right from the moming hon. Members 
have expressed their views on the President's Address 
encapsulated in 24 pages which contain 73 points. I would 
like to appreciate this address. It incorporates all the 
classes, all the sectors and it mentions in totality the 
overall perspective of India and the actions intended to 
be taken by the UPA Government In the coming year 
2005-06. If I make merely a traditional speech it would 
not serve the purpose of my people and the people of 
the country. The hon. Members on the other side have 
made their speeches in this House from the moming and 
have mentioned many political points indicating towards 
our side which I require to respond to. 

I am proud that I am the worker of such a party as 
the Indian National Congress which has been a nurtured 
by the great leaders of our country such as Mahatma 
Gandhi, Pandit Jawahar Lal Nehru, Maulana Abul Kalam 
Azad. Late Smt. Indira Gandhi and Shri Rajlv Gandhi. 
Tnue leaders made this country Independent after years 
of struggle and after the attainment of independence 56 
years back initiated a planned method for nation building. 
Some of our colleagues from the opposition benches say 
that Congress has ruled over this country for 45 years. 
we are fortunate that the poor people of this country 
were though misled by your fold only after 45 years yet 
they brought about a change giving you an opportunity 
for the last eight years. This is right that the person who 
works may also commit some mistakes. 45 years is a 
long period and a party has ruled over this country for 
forty-five years. A country that has a population of over 
100 crores today and having so many provinces in the 
different parts of the country. This country has inhabitants 
with diversity in food habits, languages, colours and 
clothes. It Is not a simple thing to safeguard the unity of 
this country. But on the other hand there are our 
opponents with their communal speeches which disturb 
peace and create turbulence, hamper security, integrity 
and secularism of the country. The credit goes to the 
Congress Party for combating such a divisive approach. 
They raise their accusing fingers towards the Congress 
Party. I want to know whether they have played any role 
in the freedom struggle, whether It was the erstwhile 
Praja Perishad, Jansangh or the present Bharatlya Janata 
Party, none of their leaders have made sacrifices in the 
freedom struggle of this country anq so none can claim 
to be proud of any of their leaders who made any 
sacrifice in the freedom struggle. I do not want to involve 
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myself in the debate as to who fought the freedom 
struggle and made the country independent and who 
acted as an informer, as this would agitate my colleagues. 
But how can this be forgotten that the Congress Party 
has done too much for this country and you raise 
accusing fingers to the family which has made sacrifices 
one after another for safeguarding the unity of this country. 
Today, in the moming itself, I was sitting to hear the 
speech of an hon. Member who has been a very senior 
Member of the House and has remained a Minister as 
well. There was a time when George Saheb used to 
deliver speeches for two hours at a stretch Many in the 
country used to eagerly hear this speech. All people do 
not have the gift of the gab, but he has had. But I was 
hurt today to hear what he said. Age might be telling 
upon him. This could be with me as well. I respect his 
age and I have less experience. But he has said and 
another Member has said just now that today the UPA 
Government of this country is not being run without the 
advice of Smt. Sonia Gandhi. How can you forget that 
you too ran in this country during the last few years a 
coalition of 26 parties and you have your work before 
the people of the country also. Today we also got a 
fractured mandate, not a clear majority whereupon the 
leaders of all the coalition parties chose our able Sonia 
Gandhi as the head of the UPA. 

This address has been framed by the Government 
today for the poor people of this country, for the backward 
people. for the people of the remote areas, for the 
backward provinces, and for the downtrodden. Budget Is 
also a similar exercise, you give your suggestion for that. 
Like us you people too have given assurances to the 
people through your manifestoes. I would be proud if 
you accept in your response that the Congress Party 
has never canvassed during the last 56 years in the 
name of region, language, religion or say in the name of 
temple and mosque. let us recall any of the manifestoes 
of our Congress. you tell us. ... (Intel7llptionsj' 

{English} 

MR. DEPUTY SPEAKER: Interruptions not to be 
recorded. Please take your seat. 

... (Interruptions) 

[Trans/ation} 

SHRI MADAN LAl SHARMA: I am not talking about 
the State Govemments. I am talking about the Central 

• Not recorded. 

Government which rule over the entire country. What does 
the State Govemments say. You know and I also know 
that parties come in power with what issues and how 
they provoke people and make promises. I am saying 
that the Congress has never ever canvassed in the name 
of religion, language, temple or mosque, whether it came 
to power or not. I belong to the Jammu-Kashmir State. 
I did not mention It. The senior leaders of the Bharatlya 
Janata Party must have shared the govemments In the 
states also. I have 'also an experience of 25 years, but 
through you I am getting the opportunity for the first time 
to give a speech In this aug~ House. Therefore, I would 
like to say a lot of things. Had I got half an hours I 
would have exposed them completely. I want to submit 
that we have never done so and have never made such 
a speech. A lot of things have been Incorporated In this 
Presidential address. 

[Eng/ish} 

MA. DEPUTY SPEAKER: You have taken more than 
15 minutes. 

[Tl1JnslsHon} 

SHRI MADAN LAl SHARMA: I will take only two 
minutes more. I would like to say that If I continued to 
speak much about them, they would continue to interrupt 
and I will not be able to complete my points. It appears 
to me that there are two or three points lacking in this 
address. I am thankful to the hon. President. The hon. 
President had made a mention in his address about the 
ex-serviceman. Promise has been given to create a 
separate department for them In the Defence service. 
For that I would like to thank the hon. President because 
the ex-servicemen sacrifice the best part of their lives for 
the country and they protect our borders. But when they 
retire after an age of 35-40 years, they do not get 
rehabilitated again. I think that the ex-aervicemen allover 
the country should feel proud that our UPA Govemment 
have provided honour and dignity to them and I thank 
the govemment for the decision they have taken to make 
a separate department for them. Similarly, my hon. 
Colleague Chaudhary Lal Singh has ralaed the I .. ue of 
the 1947 refugees. One thing is certain that I belong to 
the party in power. 

/EngIish} 

MA. DEPUTY SPEAKER: Plea.e. wind up your 
speech now • 
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(English} 

MR. DEPUTY SPEAKER: Please wind up your 
speech now. 

(Translation} 

SHRI MADAN LAL SHARMA: I have not mentioned 
about the refugees of 1947 who continue to reside for 
the last 56 years in Punjab, Haryana and Delhi. They 
have not gol the rights which the people of the other 
parts of the country enjoy. Therefore, I would like to 
submit that our government should accord top priority to 
this issue as well. 

20.00 hrs. 

Mr. Deputy Speaker, Sir, saying these last lines, I 
would now wind up my speech. At present, Indian border 
touches Pakistan's border at Gujarat and Kargil. Hundred 
kilometers of Indian border touches Pakistan's border. 
Lacs of our countrymen are living at borders. They have 
to face firing being done from Pakistani side after every 
five or seven years. They are forced to go away from 
border leaving their houses and belongings. Many of our 
people are living in refugee camps in Jammu-Kashmir. 
Our relations with Pakistan are improving. But service 
from Srinagar to Muzaffarabad has started and bus service 
from R.S. Pura to Suchetgarh is also going to start very 
soon. Ambassadors from Indian side and Pakistani side 
have also taken over in each other's country. But the 
Government have not made any efforts for rehabilitation 
of those people who are forced to face firing from 
Pakistani side and run away from their houses at borders. 
I request the Government to make Arrangements of their 
rehabilitation. At last, I heartily support the Motion of 
Thanks on the President's Address. 

SHRI KHARABELA SWAIN: Sharmaji, you have 
asked in your speech to tell the name of anyone leader 
of the Bharatiya Janata Party (previously called Bharatiya 
Jansangh) who had been a freedom fighter. I would like 
to tell that many volunteers of the Rashtriya Swayam 
Sevak Sangh fought the struggle of Jammu-Kashmir. Can 
you deny this fact? ... (In/srrup/ions) 

MR. DEPUTY SPEAKER Hon'ble Minister, Sir, do 
you want to say anything? 

(English! 

SHRI BIJOY HANDIQUE: Sir, I would like to 
announce that dinner is now ready. I would request all 

the hon. Members to come. Sir, I would request you 
also, and the Members of the press and staff also to 
come. 

/Transllltion! 

MR. DEPUTY SPEAKER: I would like to tell the hon. 
Members that I stili have a list of 17-18 Members who 
are yet to speak. Members have taken a lot of time to 
speak and have made their speech as per their deslr •. 
I think it would not finish till 12 at night if it goes on in 
this way. So, I would like every hon. Member to conclude 
within five minutes. 

Shri Ravichandran Sippiparai, you please speak. 

{English! 

Please wind up your speech within five minutes. 

·SHRI A. RAVICHANDRAN SIPPIPARAI (Sivakasi): 
Hon. Deputy Speaker, Sir, encompassing priorities like 
welfare of the farmers, boost to rural development, 
creating job opportunities, providing for public health and 
establishing the rights of the oppressed sections of the 
society, our President of India spelt out the UPA 
Government's plan of action in the Central Hall of 
Pariiament interpersed with his poetic expressions in Tamil 
tinged with concern for the downtrodden masses. I 
welcome wholeheartedly on my behalf and on behalf of 
my party Marumalarchi Dravida Munnetra Kazhagam and 
especially on behalf of our beloved leader Vaiko and 
thank H.E. the President of India and support the Motion 
of Thanks to the President for his Address to the 
members of the Parliament. 

When tsunami tragedy engulfed the nation hitting hard 
our south em coastal areas, when thousands of people 
lost their lives, when hundreds of thousands of fishermen 
lost their property and livelihood, we witnessed a solidarity 
among all the people of this country rushing a helping 
hand to the affected people. The nation stood as one 
man behind the aggrieved people. 

I only express my wish that such a deep sense of 
brotherhood and camaraderie is there in all of us in 
resolving several issues like inter-state river disputes 
pending for long in many parts of the country affecting 
our people in many ways. Agriculture is the basis of our 
economy with 60% of the people depending on agriculture 
as their occupation and livelihood. But their Mure appears 
to be bleak. As far as Tamil Nadu is concemed the 

• 
*Translation of the speech originally delivered In Tamil. 
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disbursement of loan through co-op societies have been 
stopped forthwith. They have been showing on records 
as through new loans have been disbursed. But in reality, 
the existing debts are adjusted against the new 
disbursements. So in effect there is no loan a'/ailable to 
be spent on cultivation. In Tamil Nadu the rural co-op 
societies are being choke to death. They are dying slowly. 
In Tamil Nadu the public sector banks are extending 
loans to the farmers as jewel mortgage loans though 
they are shown in their accounts as agricultural loans. 
This must be looked into and it must be ensured that 
the required loans for agricultural activities must reach 
the needy farmers in time. 

Sir, at this juncture I would like to lay stress on 
agricultural research. There must be an effort to get on 
a time bound basis the research report from aU the 
organisations. New strides have not been made in 
agriculture for many years now due to inadequate 
extension of research developments in the field. Such 
research reports must come before this House and 
effective method should be evolved to discuss them here 
in the House because agriculture development is 
necessary. Sir, in our President's Address It has been 
stated that in the next 5 years 2% of our GOP would be 
allocated to public health. I urge upon the Govemment 
to take care of the physically and mentally challenged 
people who are left to fend for themselves. Cancer, heat 
ailments, kidney failures are some of the dangerous 
terminal ills that afflict our society. Many in India especially 
in Tamil Nadu could not get adequate medical assistance 
due to heavy expenditure involved. Financial assistance 
that was coming to such patients from the PM's Relief 
Fund was a solacing one. But recently it is seen that 
number of such recommendations from the Members of 
Parliament to the Prime Minister's office are kept pending. 
May be the requests are on the increase. Some request 
have also been turned down. I urge upon the Govemment 
to make viable arrangements to ensure that all such 
deserving cases are extended with financial as8istance 
from the PM's Relief Fund. It has been estimated that 
there are about ten thousand handicapped people in our 
Sivakasi constituency. Of them more than a thousand 
people have got surgical treatment while many of them 
have been given medical consultancy and needed 
treatment and good many of them have got necessary 
equipments needed by the physically challenged. Single 
handedly our leader Valko take efforts to arrange 
rehabilitation camps for them to bring about a revival in 
the lives of such hapless people. 

When we deal with a Budget for more than 6 Iakh 
crores of rupees, we must ensure that our deserving 
handicapped people get a better deal and proper care. 
Our Government must carefully monitor whether 3% 
reservation is available to our physically challenged 
brethren. 

In order to forge an alliance through a clandestine 
relationship for political motives, the erstwhile rulers here 
were turning a Nelson's eye to th~ actions taken by the 
present rulers of Tamil Nadu who went about misusing 
POT A to confine our leaders Vaiko for more than 550 
days in prison. It is another matter that they had political 
set back as retribution to their double standards and that 
is why they find themselves on the other side of the 
House now. They were washed out In Tamil Nadu and 
they are in the opposition now. This is the lesson we 
obtain from history and this is how the ungrateful on88 
are dealt with. 

I urge upon the Union Govemment to have proper 
watch on crores of rupees spent on I,mployment 
generation programme. For instance the funds allocated 
for paying manual labour under 'food for WOI'\( scheme is 
spent on machines. That way the deserving poor labour 
could not get what Is due to them. We must ",nsure that 
underdeveloped rural areas with people below poverty 
line must be gainfully employed to 8tlr up the minimum 
required economic activity there. Such funds must reach 
rural labour as rightful wages. This Govemment accords 
priority to higher education. I would like to urge upon the 
Govemment that primary education in rural areas also 
must get the same priority or even much more. 

Now we have a Govemment that has people and 
their welfare as a foremost thing in Its action plan. We 
have a scientist at the helm of affairs as our President 
We have a renowned economist a8 our Prime Minister. 
Under their able stewardship our country marches ahead 
towards a bright future. Hence I reiterate my support to 
the Motion of Thanks to the PreSident for his Addreaa to 
the Parliament. 

With this, I conclude my speech. 

·SHRI M. SHIVANNA (Chamaraj_nagar): Mr. Deputy 
Speaker, Sir, I thank you for giving me an opportunity to 
speak on the Motion of Thanks to the han. President of 
India. The President addressed the Joint Seaalon of the 
Parliament and expre&88d his concem over 73 important 
items including the ghutty tragedy, tsunami. He exprelMd 
his views for one and a half hour while giving Importance 
to relief measures taken up by the Centre. 

"Translation of sr;'eech orlgtnelly delivered In Kannada. 



1307 Motion of Thanks on the MARCH 9, 2005 PlflSldent's AtltttaS:S 1308 

[Shri M. ShivannaJ 
The hon. President was kind enough to mention about 

reservation of vacancies to the SC and ST in private 
organisations. In fact, the Centre is keen to pass a Bill 
in the Parliament to provide reservation to the SC and 
ST in private organisations and I thank the President for 
this. 

Panchayati Aaj iii! functioning successfully throughout 
the country. Panchayat institutions have been given 
freedom and funds worth lakhs of rupees are being 
allocated to perform their duties. 

I urge upon the Centre to give priority to the problems 
of farmers. They are committing suicide especially in my 
State, Karnataka. They have various problems related to 
!';prinkling irrigation, marketing faciHties etc. Agriculture is 
the backbone of India's economy and about 70% of our 
population are farmers. 

Karnataka Government has an ambitious programme 
of providing midday meals to the school students studying 
upto 10th standard. So far, this facility was available to 
students who are studying in class upto 5th standard. 
Therefore, Karnataka Government has urged the Centre 
to increase its contribution to provide midday meals to 
school students. The present ratio of contribution between 
Centre and State is 50 : 50. Karnataka has already 
approached the Planning Commission to this ratio as 85 
; 15 in favour of the Centre. I hope the Centre will come 
forward to help my State. 

Sir, for the first time ISAO is Involving the students 
of 800 school to impart education through satellite. I am 
proud to mention this educational programme has started 
in my constituency, Chamarajanagar. A number of classes 
were held by ISAO during the first week of March 2005. 
I request the Centre to adopt this method to educate the 
children throughout the country. 

The Ministry of Social Justice and Empowennent is 
helping the patients who are suffering from various 
diseases like cancer, kidney problems, etc. About 75% of 
the treatment expenditure Is provided by this Ministry 
through Dr. Ambedkar Foundation which has its office In 
New Delhi. Unfortunately under this scheme only 9 States 
are eligible for this financial benefit. I request the hon. 
Prime Minister to intervene in this matter and to include 
all the States such that there will be no discrimination 
among States. 

Karnataka is reeling uneer severe drought for the 
last 4 years. There are no rivers in my constituency. 

There are no Irrlgational facilities. Hence my humble 
request to the Centre Is to link major rivers of our country. 
That is the only and ultimate solution for the problems of 
our fanners. 

Nusi and Aootwilt are the diseases which have 
destroyed lakhs of coconut trees in Kamataka. Removal 
of these disease Infected trees is another problem of 
fanners. The coconut grower gets a meagre Rs. 25 to 
cut such trees. There should be a package for the coconut 
growers such that they can come out of this crisis. 

Another major problem of the fanners· of Kamataka 
is lack of marketing facilities for the agricultural produce. 
At present tomato growers are throwing tomatoes on the 
roads as there are no takers. It is being sold at Rs. 2 
per k9. Therefore, I request the hon. Minister of Agriculture 
to provide at least one cold storage to each district in 
Kamataka and save the lives of poor fanners. 

Sir, I thank you once again and with these words, I 
conclude my speech. 

MR. DEPUTY SPEAKER: Shri Ganesh Singh, you 
may speak for five minutes only. You have to give 
suggestions only. 

{TflInslationJ 

SHAI GANESH SINGH (Satna): I have put up some 
amendments from 517 to 533 in the list No. 24 in the 
President's Address. I would like to request through you 
that these may be accepted. Hon'ble Deputy Speaker, 
Sir, India at present seems to be divided into two parts 
because of unequal development in various parts of the 
country. One part is urban India and second is rural 
India. There are about 60 per cent people of the country 
who have not been provided basic facUlties even after 56 
years of Independence. A number of schemes have been 
fonnulate but the poor In rural areas of the country have 
not been benefited by them so far. If the above mentioned 
thing were included in the Presidential Address of the 
UPA Government, it would certainly deserve my 
appreciation. But it can be said that if the trend of unequal 
development in the parts of the country continues to go 
on in the same way, the country is likely to be divided. 
In rural areas of the country, people are facing severe 
shortage of water. We could not have been able to 
provide water to all. Unemployment In the country has 
rapidly Increased and the youth today has become 
directlonless and he has nothing to do. Farmers work 
hard in the fields day and night. StiD they are not able 
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to earn their bread sufficiently. The situation has become 
so bad that in case of death of farmer, his wards have 
to lend money for their coffin and other ritual actMtIel 
after death. A large number of farmers is compelled to 
commit suicide. What are the reasons that we are not 
able to remove this problem of committing suicides by 
the farmers? Every year, the budget contains provisions 
of thousands of crores of rupees. But we are not able to 
provide help to those who are the real founders of this 
country and have given an identity to the nation. It is a 
matter of serious concern. 

Mr. Deputy Speaker, Sir, through you, I would like to 
say that no country can become strong without educating 
its people. But there are a lot of disparities in the present 
education system of the country. Present system of 
education has made a wide gap between the poor and 
the rich in the country. We have not had a discussion 
over this issue at national level till date. If we do not 
implement same educational system and provide technical 
education, which is very important and necessary today, 
in the country through a fixed programme and also do 
not have a discussion over that, I think making such 
progrmame is of no use. 

Mr. Deputy Speaker, Sir, today the developmental 
activities are being performed in the rural areas of the 
country. In this regard, it has been announced that out 
of 365 days. 100 days employment would be provided to 
the people there. I would like to say that It is not an 
employment rather it is a work on daily wages. If we ask 
the educated youth to accept 100 days' employment only, 
they would never accept it. But wagers could accept that. 
Can any educated young man accept the offer of 'food 
for work' and get ready to do work? We cannot call It 
employment. 

I would like to tell that it is a great cheating to the 
unemployed youth of the country. At present, there are 
no jobs in Government as well as private sector. Where 
should the youth go in such an embarrassing situation. 
There are some opportunities of employment in urban 
areas but in rural areas, there is hardly any opportunity, 
whereas 70 per cent population of the country is living In 
rural areas. You may ask the youth as to what kind of 
situation they are facing. Today, they have not any 
programme so as to earn their livelihood. whether the 
Ministry of Rural Development cannot impart any training 
to the youth regarding employment? Whether there is 
any problem being faced by the ministry in introducing 
such programmes through which technical education can 

be provided In each and every village of the country 
and the people can be inspired towards having selt-
employment and the small scale, rural as well as agro-
based industries can be promoted? Why such an attitude 
is not being considered? Years are gone since the nation 
got freedom. The Congress Party has had its regime In 
the country for about 40-42 years, even than people are 
losing their faith in the Govemment. In 40-42 years. we 
might have brought the country on well developed path. 
But we did not give right direction to the country. When 
Vaipayee jl was the Prime Minister in the previous NDA 
Govemment, many time-bound programmes were made 
by him. For example, I would like to tell that he has 
announced that they would link every village of the country 
to the pucca road. He also announced that they would 
arrange to supply pure drinking water in each and every 
village of the country during the year 2005-2006. But, 
why do the present Government not have any such time-
bound programme? I think this Government do not have 
a right attitude. How long shall we mislead the country? 
Our country is thickly populated. If we are not in a position 
to give right direction to the country with the 
implementation of satisfactory and beneficial programmes, 
the people of the country would then get disappointed. 
An atmosphere of truce was created among the people 
during the regime of the Vajpayee Govemment. However, 
today we are again going back to pessimism. The feeling 
of disappointment has prevailed rapidly in the people again 
because It seems that the Govemment is unable to fulfill 
our aspirations and sort our problems. Why this situation 
has emerged? I would like to say that the Government 
should take up such programmes so as to bring happiness 
to the people of the country, who are feeling desperation. 

SOCial Justice has been talked about in the 
President's Address. How can we have social Justice? 
How can there be the development of the people of the 
52 per cent of the population of the country who belong 
to backward caste and are kept away from all lhe 
programmes, be it the question of women's reservation 
or reservation to provide joba in the private sector? It 
would be possible to give the social justice only when 
the 52 per cent people are included In all such 
programmes, whether it is the case of giving l'88ervatio,~ 
to women or providing reservation in the private sector. 

In our Lok Sabha constituency, a scheme has been 
atarted for the development of the rural sector. Congreu 
people eay that Mahatma Gandhi it our leader. He 
envisaged that the villages be prosperous, self reflant 
and self esteemed. The country would become strong, if 
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the villages are strong and the funds meant for villages 
remain there only. Why the Government has not Included 
such schemes in its programme? 

Shri Nanaji Deshmukh Is a very great social worker. 
He has been working for the last two years in Chitrakoot, 
Uttar Pradesh and Madhya Pradesh border through 
Deendayal Research Institute. He has elevated the 
institute to such a level that today no person in the 80 
villages there is leaving the village in search of job. Each 
and every person is engaged in some work. The farms 
who could not produce two crops earlier are now having 
them today. The sources of Irrigation have Increased. 
There is hardly any house without employment. In the 
area of education, health, employment, the money meant 
for villages should be spent in the villages themselves 
and each family of the village can open Its account in 
the banks. I would like to say that if someone running 
an NGO with a firm resolve can turn some villages into 
a model viilage, why we can't run a time-bound 
programme on the same pattem taking it as a model? 
We can decide that in the ten years we would take the 
country to this direction. Today more than 40 per cent 
population of this country lives below the poverty line. It 
is a different thing that we are saying 29 crore families, 
however if a survey is conducted, there would be more 
than 40 present such people. In our country, the number 
of people living below the poverty line is increasing. We 
should be concerned. We should be concerned over the 
increasing unemployment. We should be worried over the 
farmers committing suicide and the fact that there are no 
schools or hospitals in the villages. Even today the 
telephone facility in the villages is inadequate. The mobile 
phones are being used in the cities. Whereas a villager 
still has to travel for a distance of 40 kilometers to make 
a call. I would like to State that mobile sets have reached 
here but where the signals have gone. It seems as if the 
network of BSNL is not working efficiently. One may aptly 
expand the abbreviation BSNL as Bhitar se Nahin Lagta 
HaL This is the situation today. Why does BSNL not set 
up its network? It appears as if there is some connivance 
with the private companies so that the BSNL become 
defunct and the monopoly of the private companies 
continue here all over the country. I would like to uk as 
to which direction the present atmosphere of the country 
would lead us? I would like that the UPA Govemment 
come out with a time bound programme 10 that both the 
country as well as the Government are benefited. The 
programmes which we had launched under the leadership 
of the Hon'ble Atal Blhari Vajpayee, need to be given 
emphasis and given impetus thereto. With this a better 

India could be in the making In the coming 10-'5 years. 
They are talking about India of their own Imagination 
which will be without any direction. However the India 
whose making the NDA Government had proposed, Is 
the real India under which It can progress. I would like 
to thank you for giving me the time to speak here. 

[Eng/ish/ 

SHRI FRANCIS FANTHOME (Nominated): Hon. 
Deputy Speaker, Sir, I am extremely grateful for allowing 
me to speak on the Motion of Thanks to His Excellency 
the President of India for his Address to Parliament. 

Examining the Address, one finds that the Address 
bridges the agrarian economy with the knowledge 
economy, and the aspirations of the hon. Members on 
the other side, which he has just illustrated. If we read 
the hon. President's Address, we would find that his 
aspiration have been addrassed in the Address of the 
President of India. 

The Address is visionary, is foresightful, is optimistic 
and is outcome-driven, and that is the beauty of the 
Address of the President of India. The Address links a 
new vision of rural India bridging the divides that have 
ridden the social order and it is this element of the 
Address of the President that is particularly significant. 

I would like to take this opportunity to thank the 
UPA Government and the Prime Minister in particular for 
the manner in which the nation has been linked to one 
common striving consequent to the tragedies that took 
place in the South of the nation and in Kashmir. Never 
before has the nation exhibited one common commitment 
to a common striving so as to alleviate the hardships of 
the people of this nation. We have all contributed to the 
welfare that we want this nation to have. And it is the 
leadership of the hon. Prime Minister that has made this 
possible. 

I would also like to mention that there is a new kind 
of politics that the Address of the hon. President of India 
defines: It is the politics of inclusion. Never before has 
the President of India spoken of the politics of inclusion-
the politics of integrating people to a common striving for 
togetherness, for participation on a common piatform. He 
has very succinctiy outlined that it is pluralism, diversity, 
flexibility and secuiarism that is going to make this nation 
move forward consequent to equity and social justice. 

Never before has the President's Address outlined 
with such clarity the platform that the minorities, Schedules 
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Castes and Scheduled Tribes would like to have as 
components of the common participative platform. 
Belonging to a minority community myself, I would like to 
emphasize that participation is what all sections of the 
nation need in order to define that nationhood that we 
had envisioned when we had our 'Tryst with Destiny'. 

II is this new paradigm of the nation we want to 
have that the Address of the President define with such 
clarity and with such succinct boldness that we now 
require. 

It is said in the Address that we would like all people 
to participate. It says that we would like a caring and 
sharing mechanism to operate in this nation. For this 
very purposeful intent, I would particularly like to thank 
His Excellency the President for his Address. 

There is one more area, Mr. Deputy Speaker. Sir. 
that I would like to particularly focus on. The kind of 
vision that the nation would like to have for the education 
of children of this country is of very great significance in 
the Address of His Excellency. 

There is talk of social upliftment of Scheduled Tribes, 
Scheduled Castes and the DBlits. There is talk that the 
Kasturba Gandhi Balika Vidyalayas would be located in 
those areas where normally there is no access for quality 
educational participation. This is an extremely important 
element of enabling the girl child in our country to raise 
the participation level above the present prevalent 
percentage of neariy 23. 

I would also like to mention that there is a beginning 
to define, what the President called, the "National 
Knowledge Commission" which is proposed to be 
established. This is again an extremely Important step 
and it is consequent to this that we will be able to see 
the benefits for the nation that we would like to have. 

I would also like to endorse the agenda for 
'Modernisation' that has been stated in the Address of 
His Excellency. A new code for govemance is proposed. 
There is also a new facet of involvement In upgradation 
of the Armed Forces, an Administrative Reforms 
Commission is suggested. There is also the Important 
dimension of public-private partnerships in promoting the 
goodness of this country. 

These are extremely important elements to enhance 
the success-oriented nationhood developmental platforms. 

Having said this, Mr. Deputy Speaker. Sir. let me 
mention that we are extremely upbeat with this Address. 
We would like to say a great thank you to his Excellency. 

With these words, I would like to support the Motion 
of Thanks to the president. 

·SHR! HITEN BERMAN (Cooch Behar): Hon. Deputy 
Speaker Sir, I rise to support the Presidential Address 
on behalf of my party All India Forward Bloc. Through 
you Sir, I would like to draw the attention of the UPA 
Government towards certain Issues. In the Common 
Minimum Programme of the Government, it was said that 
there would be uniform development in the ~ntire country. 
I would like to mention that there Is an area which is 
highly underdeveloped---it Is the northern part of West 
Bengal. In 6 districts of North Bengal approximately 
2 crores ·of people live. But in this year's Budget speech, 
North Bengal has been totally overlooked. Sir, the entire 
stretch of North Bengal is surrounded by three 
neighbouring countries viz. Nepal, Bhutan and Bangladesh 
People In this part of the State mostly belong to the 
Scheduled Caste and Scheduled Tribe communities. Even 
after 57 years of independence, there is no adequate 
irrigation facility in the area. The Teesta Irrigation Project 
is still pending and the Budget has not mentioned it. 
Agro-based industries have not developed properly. There 
is an acute problem of unemployment among the 
educated youths. Thus they are easily attracted towards 
various terrorist organisations like the Maoist groups, KLO, 
Bodo outfits, etc. Soil erosion and flood are the two major 
problems of this part of the State. Most of the rivers 
have originated from Bhutan. To check soil erosion and 
flood, India-Bhutan Joint River Commission should be set 
up. But nothing has been sald In this regard. 

There is also no mention of a separate board which 
was to be set up to control flood. 

The length of the area bordering Bangladesh is about 
2200 kms. Wire fencing has been done here at a distance 
of 150 yards as a result of which 3 lakh acres of land 
has been encroached by Bangladesh. Therefore the 
farmers are facing problems. The Home Ministry of 
Govemment of India has given the direction to keep the 
gate open for 12 hours but the BSF is opening it for not 
more than 3 hours. Through you Sir, I appeal to the 
Govemment that ail these problems must be solved as 
soon as possible. 

At the end, I would like to raise a very important 
issue. Cooch Behar is my constituency. In Shaitalku~.hi 

block of Cooch Behar, since 2 PM this afternoon, firings 
are taking place between BOR and BSF. People are 
deserting the area out of fear. This is a very serious 
problem. I urge upon the Government to take Bome steps 
immediately before the situation deteriorates. 

I thank you for giving me the opportunity to speak. 

"Translation of the speech originally deHvered in Bengali. 
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SHRI ABDUL RASHID SHAHEEN (Baramulla): Hon. 
Deputy-Speaker, Sir, I have tabled many regrets which I 
will plead that the same be associated with the Motion 
of Thanks tabled by our hon. colleague, Shri Pawan 
Kumar Bansal. But before I talk about the regrets I have 
about the Address, I have some words of felicitation for 
the present Government for their achievement which they 
have made in succeeding to get through the agreement 
for opening the Baramullah-Rawalpindi Road, which falls 
in my area-as they have mentioned in the President's 
Address, that is, Srinagar-Muzaffarabad Road. 

History is irrelevant in this debate but I have no 
hesitation in accepting that this is a historical event which 
they have succeeded, by sheer luck I will say, of course, 
to get it through. They deserve congratulations, especially, 
the External Affairs Minister, who has been magnanimous 
in getting this deed through because I am personally 
aware of the reluctance of the leaders in the top echelons 
of power in Pakistan. 

There was a big resistance and a big reluctance 
across the spectrum in politics for opening this road after 
more than half a century. I will be failing in my duty If 
I do not place on record my gratitude to the former 
Prime Minister Shri Atal Biharl Vajpayee who ia the 
propounder and supporter of this theory known as 'People 
of People Contact'. I am grateful to him that he started 
it without any imposition or intervention from the 
Government and let it to be successful with the support 
of some of the Gandhians and some stalward leaders 
and some amongst us who are associated with this 
struggle right from the childhood. 

We went across the border to Pakistan. SM Bansal, 
who is the Mover of this Motion of Thanks, was also 
with us and we could see the hostile atmosphere because 
of separation for the last half a century. Now with the 
grace of God, we have succeeded to that extent especially 
in opening of Baramulla Rawalpindi Road in Kashmir. 
We are expecting th4it, the Khokhrapar-Munnabao rail link 
will also be opening shortly. That is a bigger success. 
These are the windows of friendship of sovereign states 
which can help to melt down the animosity which has 
piled up for the last half a century between the two 
countries who are neighbours and who are responsible. 
If they go jointly for the welfare and for the bigger role 
in South Asia which we are expecting, it would be 
possible with the mutual cooperation of bQth the countries. 
I hope, this Government will keep it up and be able to 
get through with this. 

But my regrets are about many things. We are happy 
that a mention has been made about Jammu and Kashmir 
in many paras in this Address. That can probably make 
us happy that they remember us, the Government 
remembers the problems of J&K. But there is no concrete 
proposal in any para as to how these problems which 
we are facing because of intense pre88ures of militancy 
for the last 15 years and because of the circumventing 
course of the invaders in 1947, will be solved. We had 
to go a long way for stabilizing our economy. What shall 
happen to that area which is now In a land-locked 
situation with bigger force of unemployed youths? There 
are only paras and very good words saying that we would 
address to the economic problems and development. 

A mention has been made about the concern of the 
Govemment about violation of human rights and economic 
development of the State. Violation of human rights has 
taken place so many times. Violation of human rights 
especially had been done by ingressing mercenaries who 
have killed poHtleal persons who have killed the civilized 
citizens of Jammu and Kashmir especially from Kashmir, 
their families are suffering and waiting for he support of 
the Government. It is very unfortunate that the coalition 
Government in Jammu and Kashmir in which the 
Congress is a partner, has stopped the support which 
the Governor of Kashmir had assured them under 43 
SRO. They have stopped giving employment to the 
families of those who suffered. They are scrambling 
around the offices. There is nobody to listen to them. 
How do we address the concems of civil rights violation. 

They are talking about ailing tourism industry of J&K. 
There is nothing concrete in this proposal or in this 
Address as to how they shall address to those problems. 
I have regrets that they have made no mention about 
opening of an 11M in Srinagar. They have made no 
mention about one time grant to Sher-e-Kashmlr 
Agriculture University in Srinagar. They have made no 
mention about the suffering of the people who have 
suffered recently under 'Snownami'. 

It was a disaster. Most of the areas of my 
constituency, like Gruez, Karnah, Karen, Muchil and other 
places are still cut off. I have to accept'that unless we 
had the support of the Army there, people would have 
died in bigger numbers. 
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Our State Govemment Is stili collecting the facts as 
to how .many people have died in the snow disaster. But 
still there is no comprehensive support to those people, 
and no mention has been made in this Address about 
their rehabilitation. 

'so, my humble request is that the first considerations 
should be given to the disastrous hit area. It is because 
of the present disaster that people have suffered and 
they are still in problems. There Is no mention about the 
healthcare problems the people are generally facing, and 
especially the areas which are militancy ridden areas, 
where people suffer from heart diseases, where people 
are with neurotic diseases and where people suffer from 
cancers. They are begging for support, but we do not 
get support from anywhere. From the Prime Minister's 
Officer our applications are retumed that 'you do not 
have so many formalities done.' The bureaucratisation of 
the Govemment will not help this Govemment to get, to 
achieve what they have put in their common minimum 
programme. 

·SHRI SARBANANDA SONOWAL (Dibrugarh): Mr. 
Deputy Speaker Sir, I would like to say a few words on 
the Motion of Thanks on the President's Address. Mr. 
Deputy Speaker Sir, India Is a subcontinent. More than 
one hundred crores of people belonging to various 
communities and religions are living in the subcontinent. 
And the subcontinent has a glorious history. India's 
freedom struggle was led by the Father of the Nation 
Mahatma Gandhi, and in the freedom struggle people 
from all parts of our country took part and sacrificed their 
lives. Many lost their lies in this freedom movement. 
Gandhiji dreamt of a democratic India. He dreamt of a 
strong India. But we are yet to see such an India. 
Gandhiji's dream has not been fulfilled till now. As an 
example, I would like to state that although the 
Government of india under its Common Minimum 
Programme has spelt out certain wetfare measures for 
rural development, for the development of backward 
communities, for the SCs and STs, for the minorities, 
and for women, yet these measures have ·not been 
successfully implemented till now. That is why our villages 
are stili backward. The conditions of roads and other 
means of transport and communication system are in a 
very bad shape for which even in the 21st century villages 
have remained underdeveloped. As a representative of 
the north-east region I would like to say a few words 
about the region. The people of Assam also made 
valuable contribution in the country's freedom struggle. 

"Translation of the speech originally delivered In Assamese. 

They joinod in this freedom movement. But evan after 57 
v.ars of independence the people of Assam have not 
enjoyed the fruit of independence the way they should 
have enjoyed. They have not enjoyed the fruit of freedom 
so far as the State's development is concemed. We have 
observed that the Central Govemment has completely 
betrayed Assam and the entire north-eaat region. The 
Central Govemment has neglected the whole of north-
east region for which we have not got good roads. The 
bridges and roads remains unconstructed and proper 
academic and other Institutions based on modem science 
and technology have not been set up in the State. While 
the Central Govemment has given all the modem facillti8e 
to other States, it has not given such facilities to our 
States for which we are still backward. Moreover, politically 
also we are not secured. Mr. Deputy Speaker Sir, you 
are aware that a movement to deport the illegal migrants 
started in Assam in 1979. The Central Govemment was 
also aware of the fact that Assamese people felt Insecure 
politically, culturally and economically. It was because of 
the influx of lakhs of foreigners, that the people of Assam 
felt insecure, and to deport these foreigners, they struggled 
for long six years. After 6 years of agitation an accord 
was 8igned in 1985. On 15th August 1 ge6, the then 
Prime Minister of India, Mr. Rajiv Gandhi announced that 
as per the provisions of Asnm accord, the Hlegal migrants 
would be detected, and their names would be deleted 
from voters' Hst and they would be deported from our 
country so as to ensure the safety and security of 
Assamese people. But unfortunately that had never 
happened. Lakhs of foreign nationals are still residing 
illegally in the State. The border between the north-sast 
regIon and Bangladesh is stlH open. The foreigners may 
come and occupy our land at anytime. That is why we 
stili feel insecure. We demand security. In this oonnection, 
Mr. Deputy Speaker Sir, I would like to mention that our 
Han. Prime Minister Shri Manmohan Singh, during his 
recent visit to Assam assured the people of Assam and 
all Assam Students' Union that under the Chairmanship 
of the Prime Minister a meeting would be called to take 
steps to implement Assam accord. But no such steps 
have been taken so far. I would like to request the hon. 
Prime Minister that as per his assurance he had given to 
all Assam Students' Union, an arrangement should be 
made for a tripartite talks for the speedy implementation 
of Assam accord. Another buming problem which Assam 
is facing at present is the problem of ULFA and NDFB. 
Since the people of Assam want 8 peaceful political 
solution to this problem, this should not be treated as a 
problem of mere insurgency. This problem should be 
solved by peaceful negotiations. Through you Sir, I would 
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like to request the Central Govemment to hold talks with 
ULFA and NDFB so that a political and m':'!lningful 
solution could be arrived at. Moreover, Mr. Deputy 
Speaker Sir, you are aware of the tea industry in Assam. 
The British l;"Idia and also the independent India came to 
the limelight of the industrial scenario through this tea 
industry. 

MR. DEPUTY SPEAKER: Thank you. 

SHRI SARBANANDA SONOWAL: But the conditions 
of the tea labourers are very very pathetic. They are yet 
to get proper housing facilities, they have not got pure 
drinking water, education, etc 

MR. DEPUTY SPEAKER: Thank you. Please sit 
down. 

SHAI SAABANANDA SONOWAL: They have been 
deprived of bare necessities of life. The Assam Plantation 
Act of 1951 has not been implemented so far. The 
Government of India and also the State Govemment must 
ensure security to the tea labourers. I strongly demand 
that Central Govemment should incorporate these issues 
in its Common Minimum Programme. 

MR. DEPUTY SPEAKER: Thank you. Please sit 
down. 

SHAI SAABANANDA SONOWAL: Mr. Deputy 
Speaker Sir, just one more minute. Mr. Deputy Speaker 
Sir, I would like to say that as per the assurance given 
in the Assam accord the Bogibeel bridge should be 
constructed and Assam Gas cracker project should be 
set up as soon as possible. Thank you. 

MR. DEPUTY SPEAKER: Shri Chandra Mani Trlpathi, 
please give your suggestions only. Four hon. Members 
belonging to your Party are there to speak; and so, please 
give only the suggestions. If there are only two Members, 
then, we appreCiate it. You may please give only the 
suggestions; I want to finish It soon. 

Now, you may speak. 

[Translation} 

SHAI CHANDRA MANI TRIPATHI (Reewa): Mr. 
Deputy Speaker, Sir, I rise to oppose the Motion of 
'Thanks on Presidents' Address. The President's Address 
is a document of the future plans and programmes of 

the Union Govemment. On the basis of it, I can say that 
it is only a jugglery of words and an address without any 
direction. There is no concrete programme in It. It only 
reflects the phrase that uGreat Boast Lmle Roast.· In 
Page 8, the govemment, highlighting its commitment, has 
stated that it is committed to an integrated society, welfare 
state and mixed economy. Without taking tlmo any more, 
I would like to focus on these three points only. This 
govemment talks of an integrated society, but it Is 
engrossed in the policy of appeasement of minorities. 
Earlier, there was another category of minorities. Since, 
the emergence of Mrs. Sonia Gandhi in politics, the 
propagation of Christianity Is in Its fun swing. The religious 
conversion of the tribal people is taking place on a large 
8cale. This govemment Is silent on this. As long 88 
... (Inlllrrupfions) 

[English} • 

SHRI BIJOY HANDIQUE: How can you connect it 
with ... (Infllrrupfions) 

/TrsnsIsHon} 

SHRI CHANDRA MAN I TRIPATHI: Since the 
emergence of Sonia Gandhi. ... (Infllmlplions) 

[English} 

MR. DEPUTY SPEAKER: Shri Trlpathl, you should 
address to the chair. 

... (Infllrrupt/ons) 

/Tmns/aHon} 

SHRI CHANDRA MANI TRIPATHI: Sonia Gandhi is 
the Chairperson of the UPA. Why are you feeling so 
bad? ... (/nfllrrupHons} 

[English} 

SHAI PAWAN KUMAR BANSAL: Sir, the way he is 
speaking is quite objectionable . ... (Infllnupt/ons) 

/Tmnslation} 

SHRI CHANDRA MANI TRIPATHI: Mr. Deputy 
Speaker Sir, I don't intend to insult Sonia Gandhi. Soniaji 
is. the Chairperson of the UPA. Sincct the emergence of 
Sonia Gandhiji, there is a religious conversion of tribal 
people on a large scale . ... (Inmm.tptions) 



1321 Motion of Th8n1rs on the PHALGUNA 18, 1926 ($ska) PI'IIS/dsnt'$ Aob'Iau 1322 

[English} 

What is objectionable in it? ... (InffJrruptiOl'l$) 

.. SHRI PAWAN KUMAR BANSAL: What is he saying, 
Sir? , ... (Interruptions) 

[Translation} 

SHRI CHANDRA MANI TRIPATHI: Soniaji is the 
Chairperson of the UPA . ... (Interruptions) 

[English} 

SHRI PAWAN KUMAR BANSAL: What does he want 
to make of this country? 

[Translation} 

SHRI CHANDRA MAN I TRIPATHI: I have the right 
to say. If there is any discrepancy in it . ... (Interruptions) 

SHRI PAWAN KUMAR BANSAL: What do you want 
to make this country . ... (Interruptions) 

SHRI CHANDRA MAN I TRIPATHI: Religious 
conversions are taking place. 

[English} 

MR. DEPUTY SPEAKER: Shri Bansal, you are a 
senior Member. 

... (Interruptions) 

[Tmnslatlon} 

SHRI CHANDRA MANI TRIPATHI: There Is no 
reference to prevent religious conversions In the 
President's Address. On the one hand there is the talk 
of making a harmonious society, on the other certain 
sections of the society are being promoted by violating 
uniform civil code. I, however, agree that nobody should 
be subjected to injustice and discrimination but there 
should not be any kind of appeasement also. Minority 
Commission has been set up in the educational sector 

, which is fatal. It will destroy the educational set up of 
I this country. This is the programme of the UPA 

Govemment towards making a harmonious society. 

The second point relates to the system of the weHare 
state. For whose welfare? It is not the system of welfare 

state of the country. It is the CongI'888 Party's version of 
the welfare State. The decorum of the Prime Mlnlater 
office has been devalued. '" (InffJnuption.s) 

[English} 

MA. DEPUTY SPEAKER: It is not to be recorded. 

... (InffJrruptions)· 

[Tf1lI7sIsHon} 

SHRI CHANDRA MANI TRIPATHI: The non Congress 
Govemments at the States are being blatantly dismiaaed 
through foul play despite their being in majority. Is It the 
political welfare? The third point is regarding the mixed 
economy. The Congress Party had started with Congr881 
mixed economy. Subsequently the Congress Party ralaed 
the slogan of socialistic pattern of society In its Awedl 
Congress. Then the SOCiety became socialists. Today, 
we have mixed economy. What is this? The President 
Address speaks of stabilising the prices. Sugar W88 

available for sale at Rs. 12 per kilogram when the 
Govemment headed by hon. Shri Vajpayeeji was in power. 

21.00 hr •. 

But at present the eame sugar is being sold at Rs. 
22 per kilogram. Prices of every commodity have gone 
up. Iron is dearer, prices of cement have been Increaaed 
and the Hon'ble President Address refers to . 
... (InffJrruptIons) 

[English} 

MR. DEPUTY SPEAKER: Why are you giving a 
running commentary? You are the most responsible 
person and the most hon. Member of this Houte. 

[Tmnslallon} 

SHRI CHANDRA MANI TRIPATHI: Mr. Deputy 
Speaker, Sir, I was saying that In the hon. President'. 
Address it ha8 been mentioned that the rate of Inflation 
was 8 per cent in 2004 which at present 18 7.5 per cent. 
I would like to say that the level of price rise has 
Increased. The country is at the verge of instability and 
It has been thrown into a situation of chaos and confusion. 
I would like to add further that the UPA Govemment is 

• Not recorded. 
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bent upon under mining all the democratic lnetltutions 
and there are no time bound programmes for all schemes. 
I would like to emphasise this. 

Mr. Deputy Speaker, Sir, I strongly oppose the motion 
of thanks on the Hon'ble President's Address. 

MR. DEPUTY SPEAKER: Hon'ble Members are 
requested that Shri J.M. Aaron Rashid is not feeling well. 
He would like to speak first. Therefore, I am asking him 
to speak first. 

{English} 

SHRI J.M. AARON RASHID (Periyakulam): Respected 
Deputy Speaker, Sir, our hon. Prime Minister, Dr. 
Manmohan Singh has protected India's pride by not taking 
the foreign contributions at the time of Tsunami disaster. 
He has said that we do not want foreign comributlon. He 
has told America that we do not want your help as we 
are self-sufficient. So, India's pride has been kept by our 
hon. Prime Minister under the able guidance of our leader, 
Madam Sonia GandhI. 

The UPA Government has given thousands of crores 
of rupees for the Tsunami victims. More than Rs. 1400 
crore has been given to Tamil Nadu alone. I would only 
request that the help should go directly to the needy 
people. " a person Is missing, he should be declared as 
dead. If the head of the family is missing for 60 days, 
the family is under starvation. So, I would request that 
the persons who are missing should be declared as dead 
and compensation should be given to them. According to 
the law, if they want to take compensation, it will take 5 
to 7 years' time. Why should they have to wait 5 to 7 
years for getting compensation? They should get the due 
compensation. Therefore, I would request the Govemment 
to see that compensation is given to the Tsunami victims. 

I welcome the concern shown by the UPA 
Government for the welfare of Scheduled Castes, 
Scheduled Tribes and minorities. 

21.03 hr •• 

[SMAI PAWAN KUMAR BANSAL in /he Cheilj 

The NDA Government did not care the minorities. 
During its regime, the Scheduled Castes were deprived 
of their dues. But the UPA Government under the 

guidance of our CPP Leader, Shrimatl Sonia Gandhi has 
given very good schemes to the nation. During UPA 
Govemment's regime, the inflation rate has come down 
from 8 per cent to 4 per cent. The NDA had forgotten 
the grievanoes of the minorities. ... (InletTUpllons) When I 
speak in Tamil, I can reply to you but when I speak in 
English, I cannot reply to you. ... (Interruptions) 

MR. CHAIRMAN: Please carry on. Please do not be 
distracted by him. Otherwise, you will lose your own time. 

Sir, this Govemment has allocated rupees one lakh 
crore to the agriculture sector. We have spent around 
Rs. 93,000 crore for the welfare of the agriculturists. The 
people associated with farming and other related aspects 
in the rural areas and In the far-flung tribal areas have 
been !,rotected by the new Act. They have been given 
importance. . .. (Interruptions) 

SOME HON. MEMBERS: Sir, there is no translation. 

MR. CHAIRMAN: You have to give notice if you 
have to speak in any language other than Hindi and 
English. 

... (Interruptions) 

MR. CHAIRMAN: Please continue your speech. We 
have to conclude the debate today itself. 

SHRI J.M. AARON RASHID: Their rights have been 
guaranteed by this. For years together these people have 
been engaged in agriculture. Some forest officials are 
denying their rights. Now, the UPA Government have 
assured the tribal people, the villagers their rights. They 
are actually the poor people of this country. They have 
been given full support by this Govemment. I welcome it. 

This Govemment has taken initiative to help the rural 
poor by launching schemes like the Sal'V8sikha Abhiysn 
scheme, the Mid-day meal scheme, the Kasturba Gandhi 
Bsliks Nutrition scheme and the Direct to Home television 
educational satellite. This launching of the educational 
satellite will enlighten the rural poor and help in their 
education. The rural youth, women and people belonging 
to the backward classes will como under this hi-tech 
educational policy of the Government. This UPA 
Govemment is dOing whatever they can for the poor 
people of this country. I welcome the decision of the 
Govemment for constituting the Min~rIty Commission in 
matters of education to safeguard the interests of the 
minority institutions. In the name of minority, the linguistic 
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minorities are taking advantage of these Institutions with 
the help of those people who are representing the NDA. 
When NDA was in power, they included linguiatlc minority 
as well. For instance, if any Tamil speaking person goes 
to Karnataka, then they become a linguistic minority and 
the same old persons continue to enjoy the status of 
being a minority. In the institutions meant for minorities, 
the Christians, the Muslims, the dsIits should be given 
50 per cent reservation for admission in the minority 
institutions. Now, in the name of being a linguistic minority, 
the people who are having more money are enjoying the 
benefits of this reservation. So, the Government should 
bring in a strict legislation to curb this practice. 

Sir, Congress Party has brought freedom to this 
country. Now, under the leadership of Shrimatl Sonia 
Gandhi the party is planning a Oandi Yafra to remember 
our Father of the Nation who led our struggle for 
Independence. By this Yafra the Party also wishes to 
remember those people who participated in the famous 
Salt Sa!yagraha. The people who represent the NDA 
never did any such thing. They only speak against the 
Congress but they did not do any good. 

Sir, in my constituency the weavers are suffering. 
This Government has come up with a plan to encourage 
and modemise the handloom sector. According to the 
UPA Government's time-bound programme, It is two years 
in respect of weavers. Under this programme, aU the old 
handlooms will be replaced. It is really a good programme 
as it will boost up the economy of the poor weavers. 

With these words, I thank the President for his 
Address to Parliament. 

[Translation} 

SHRI ASADUDDIN OWAISI (Hyderabad): Mr. 
Chairman, Sir, I am thankful to you for giving me the 
opportunity to speak on the Motion of Thanks on the 
President's Address. 

First of all, I would like to express my desire to 
support the Motion of Thanks on the President's Address. 
Here, a question arises that many good things have been 
stated in the Presidential Address. For instance a 
Commission will be constituted for the linguistic and 
religious minorities of India whose population accounts 
for 19 per cent of the total population. I would like the 
Government to fix a time frame for submission of report 

I 
as two-two and a half months have passed since the 
Commission was constituted and the term of the same 

expires on March 31. They have just set up their office. 
I would like term of the Commission be extended and a 
time frame fixed by which it was to submit Ita report. 

Secondly I would like to point out that the 
Government had promised to issue a White Paper on 
minorities. In this regard, the Government should fix a 
time frame for issuing the White Paper and after doing 
so, It should issue the same forthwith. 

The third point which has been mentioned In the 
President's Address is that the 15 point programme would 
again be implemented de novo. I am given to understand 
that at present the Central Government are now talking 
of the 15 point programme after a long gap of 16 years. 
If the Congress Party really wishes to pay a tribute to 
the late Prime Minister Shrl Rajiv Gandhi, It should 
rigorously implement the 15 point programme. Now, the 
time has come for this alliance to translate their promises 
In reality. It should not be a mere appeasement of 
minorities especially Muslims through sweet words. They 
should bear one thing In mind that Muslims have 
witnessed many riots, Injustice and excesses. They have 
seen their houses being plundered and themselves being 
eliminated. But no State or Govemment could succeed 
in fully eliminating the Muslims. We have teamt to navigate 
our boat braving all tempests. You cannot make us 
constantly. afraid of arrival of the lion. Instead this 
community Itself has become a lion. Therefore, I would 
like you to keep your promises. Look at the conditions of 
the Muslims of the country. Most of the Muslims In India 
work at 'Bandia' and also perform sanitary work on roads. 
Please take concrete measures for them. 

I thank you for abolishing the POTA. You have set 
up a Commission for the minority educational institutions. 
But so far as the education is concemed, I would like to 
tell you that in its recent verdict, the Supreme Court has 
kept aside the section 30 of the Constitution, which Is an 
Important thing of the Constitution and also a fundamental 
right. At present, 50 per cent seats in the minority 
educational institutions are filled by non·mlnority 
candidates. When the Constitution was formed and section 
30 was included in it, it aimed at allowing the minorities 
to set up educational institutions of their own choice and 
run them. If this decision is based on right and truth. I 
would like to request the Govemment to reserve 50 per 
cent seats for the minorities In the Government 
professional colleges also. Otherwise you should introduce 
a Bill in this regard so that the minorities which are 
setting up educational institutions by virtue of their hard 
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work and wealth, could give admissions to the minorities 
in these educational institutions. I am aware of the 
percentage of educated people among the minorities. 
Particularly, literacy rate of the Muslim minority has 
decreased very much. I would like to know as to what is 
the policy b9hind relating Telangana In the President's 
Address. I am people's representative from Hyderabad 
city. We are losing Investment of crores of rupees because 
the Union Govemment do not have any concrete policy 
before the public. I would like to urge upon the 
Government to declare their policy on Telangana. In 
Hyderabad and Telangana, there are 45 per cent Muslim 
minority people. You should have consulted us. You 
cannot take any decision on the basis of thoughts and 
opinion of just seven Members of Parliament. We might 
accept it. But, the people of T elangana would not accept 
it. You will have to make your policy clear. You will have 
to take particularly the Muslims into confidence. Taking 
us into confidence, you call us, have dialogue with us. 
You should take all the parties concemed Into confidence. 
You should make your policy clear keeping in view this 
fact. 

My Sixth point relates to naxalite. In the President's 
Address, it has also beEln mentioned that the State 
Governments have been allowed to have dialogue in the 
manner they desire. I request the Union Govemment to 
frame their policy in this regard so that the issue of 
naxalite may be resolved in a right manner. You can 
have a dialogue with the leaders in Hurrlyat Conference 
in Jammu-Kashmir and also with other great Marxist 
leaders. So, please have a dialogue with Naxalites. In 
my State, ten naxalites were encountered two days ago. 
The newspapers report that these ten naxalites were 
arrested somewhere at a place. Intoxicants were added 
to their food. And they were shot dead in a jungle. Please 
tell us whether it is any solution to the problem. It would 
further increase the problem adversely. And the problem 
will continue to aggravate. I request the Govemment 
through you to declare a clear policy on this issue. 
Undoubtedly, it is true that secularists of the country, 
particularly the Muslim minorities are feeling happy since 
the present Government came into power but I know as 
to what has been done has not been done during the 
last six years. They had tried to suppress the issue In 
one way or the other. They tried to ruin them. People 
cite the example of Gujarat only. I would like to say that 
such people have been involved in every community of 
our society where intention is to thwart' secularism In the 
country. Now we have this G.ovemment today. Its work 

is to give orders only. But this work should also 
accompany justice. How much funds have the present 
Government allocated to the Maulana Azad Education 
Foundation during a year? This Maulana Azad Foundation 
has been set up by the Congr8as regime IteeH. Your 
Government have set up the National Minority Finance 
Corporation. What have you done? I would like to know 
as to what would the Government do? 

A CD related to the Babri Masjid has been released. 
It was only two days before the demolition of the Babri 
Masjid that Ex-Prime Minister in his speech was provoking 
the people saying that he did not know about the fate of 
the Babri Masjid? I would like to urge upon the 
Government to look into the matter personally on the 
basis of that CD. The Ubrahan Commission and the CBI 
are there. File a case against the Ex-Prime Minister 
through the CBI blaming that these people are responsible 
for the demolition of the Barbi Masjid. It was their 
conspiracy that the Babri Masjid had to meet that fate. 
A" these things are before you. So, I hope when the 
Prime Minister would make his speech on the President's 
Address or in this regard clearly in future, he would not 
only take the Indian Muslim Community into confidence 
but also he himself would say, "yes, we shall act upon 
these things·. 

thank you, Sir, for giving me the time to speak 
here. 

/English} 

SHRI W. WANGYUH KONYAK (Nagaland): Mr. 
Chairman, thank you very much. I got the opportunity to 
speak after waiting for many hours. I want to make a 
remark before I start my speech. We have 33 political 
parties and leaders in the present House. We are not 
getting opportunity to speak. Only when some problems 
arise, you call us. Otherwise, it is from BJP to Congress 
and from Congress to BJP. You please give us time to 
speak. I am the lone Member from Nagaland. 

MR. CHAIRMAN: Please start your speech now. 

SHRI W. WANGYUH KONYAK: If you cannot give 
me time even to speak, can I get money for development 
of Nagaland? 

MR. CHAIRMAN: My request would be, please do 
not take your time on preliminaries. Please get down to 
your speech. You have got time now. Please start. 

SHRI W. WANGYUH KONYAK: Now, I rise to 
participate on the Motion of Thanks on the President's 
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Address delivered on 25th February. I am happy that the 
Govemment has come out with a comprehensive policy 
statement on various important issues faced by the 
country. 

And I congratulate the Government for its vision 
though there is no time frame to implement the declared 
policies. Yes, amongst the many issues, the Government 
has declared the setting up of Committees and 
Commission in respect of 21 cases but no time frame 
has been given in any subject matter. I have got a copy 
of it. I have collected it. But the question is when they 
are going to submit their report and when they are going 
to implement the pOlicies. We do not have any idea about 
this. Therefore, I urge upon the Government of India to 
implernent the declared policies during 2005·06. 

Let me come to page number 16, special number 
47. I am happy that two senior Ministers-the Leader of 
the House and also the Parliamentary Affairs Minister 
Shri Azad-are here when I am speaking. The 
Government has laid emphasis on a meaningful dialogue 
with various groups in the North·Eastem States. But it is 
very unfortunate to note that the Government has not 
differentiated the various groups in the North·Eastem 
Region. The Government is fully aware that the Naga 
political issue is the longest pending issue in the country. 
It started in the year 1932. This has been debated In 
this august House since 1957. We have got the Statehood 
through bloodshed. Nagaland is the only State which has 
got its Statehood with bloodshed. But in this President's 
Address not a single word of the Naga political issue 
has been mentioned. Please see the record. In this august 
House, it was debated in 1957. 

The Government is fully aware that a ceasefire 
agreement was signed between the Government of India 
and the NSCN (IN) in 1997 and later a similar agreement 
was signed with the NSCN (K) in 2001. But in the 
President's Address it has not differentiated the various 
groups anywhere. There are many groups demanding 
State autonomy. This itl the booklet containing the 
Government's policy but nowhere it has been mentioned. 

Two years ago, the Government of India Invited the 
NSCN (1M) collective leadership to visit India. They were 
here. They are here at present also to have a dialogue 
with the Government of India. They are here In Delhi. 
They were invited by the hon. Prime Minister of India Dr. 
Manmohan Singh saying that they should come to India. 
The Government of India has formed a Ministerial 

Committee. I am happy for that. The condition laid down 
was to hold the talk in a third, neutral country between 
the NSCN and the Prime Minister. That was the condition 
made. The other conditions were that talk highest level, 
at the Prime Minister's level and thet the talk would be 
held in the third, neutral country. That was the agreement 
made between the Government of India and the NSCN. 

Now, I am happy that Delhi has started showing 
signs of sincerity and eamestne.s by declaring its 
recognition of the unique history and situation of the 
Nagas. The NSCN leadership promptly reciprocated It by 
even accepting the invitation to visit India. 

The decision to accept the Invitation of the Prime 
Minister to visit India has benefited the peace In many 
ways. Here are two such noteworthy points, which I want 
to point: The Prime Minister of India Is easily available 
for talks; the NSCN leadership had easy acceee to croea-
section of Indian political leaders and parliamentarians, 
including the Leader of the House, who Is sitting here 
tonight. 

Therefore, it is the Nagas who are the masters; we 
have started many things. We do not want development, 
we do not want anything. We said, 'Nagas of Manlpur, 
Nagas of Assam, Nagas of Arunachal Pradesh'. We are 
not talking about that. We do not want even an Inch of 
land from any State but Naga's birth right. 

As here, in the President's Address, on page 16 it 
is clearly mentioned, 'legitimate aspirations'. Mr. Chairman, 
please see this House. Out of 543 Members, how many 
Members are present here this evening. Is that the way 
to function? 

MR. CHAIRMAN: Please carry on and try to conclude. 

SHRI W. WANGYUH KONYAK: Therefore, my point 
is that the slogans of the Nagas In 19508 and 1960& 
were: -Nothing short of absolute sovereignty, nothing short 
of complete Independence, and nothing to do with the 
Indians". But today the Nagas are talking of closeness 
with India because of the Importance of Interdependence 
everywhere in the world and pragmatic basis of coming 
closer to the point that would be acceptable to both the 
parties. When the Nagas are prepared to come as cIote 
as possible with Delhi, is Deihl prepared to reciprocate? 

It Is high time for the Indian leadership to give the 
much needed, much awaited healing touch to the bitter 
wounds inflicted on every heart of the Nagas by keeping 
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them arbitrarily divided and sub-divided. The Nagas feel 
there is nothing wrong with their aspirations to live 
together because brothers and sisters on earth naturally 
have every right to desire to live together and they know 
that they have every right to live together whether for 
the better or for the worse; for the richer or for the 
poorer. 

It may be a great mistake on the part of the Central 
Government to send back the NSCN leadership without 
any sight of resolution of the conflict. 

Sir, I repeat that kindly give time to the 9 (nine) 
single MPs belong to the smaller parties to speak first 
before giving chance to Congress-BJP. When you are in 
trouble, you invite us and when you are not in trouble 
you do not give us time. This is wrong. You call us 
back-benchers. We are not back-benchers. This needs to 
be rectified. I am sorry to say this. The Leader of the 
House is here. So, this needs to be rectified immediately. 

MR. CHAIRMAN: I have given you more time than 
was ailotted to you. Please conclude now. 

SHRI W. WANGYUH KONYAK: There are 80 
Members from Uttar Pradesh and about 40 to 50 
Members can speak from the State. 

I am the lone MP from Nagaland. I do not get the 
time to speak. What does it mean? I think it is bitter 
enough to say it in this House. This is wrong. This needs 
to be rectified immediately. 

SHRI TATHAGATA SATPATHY: Mr. Chairman, Sir, I 
thank you for giving me this opportunity to put in a few 
words at the near end of the discussion. 

I have had the opportunity to give certain 
amendments to the President's Address to Members of 
both the Houses of Parliament assembled together. 
Though a few in numbers, I think they hold very special 
relevance since I h~ve been listening to all the speeches 
today. Somehow, unfortunately most of the very revered 
and hon. Members of Parliament have not bothered to 
mention certain vital and important matters which should 
concem all of us who claim ourselves to be the law 
makers of this nation. 

Sir, the UPA Government, whose mouthpiece the 
President, has given in his Address, has kept before it 
certain priority areas such as agriculture, education, 
employment, health care, infrastructure, urban renewal and 

water. But unfortunately, two very important facta of life, 
which have been completely ignored throughout this 
Address, sadden me, The first i8 preservation of foreat 
wealth which somehow nobody In India seems to bother 
about. There is complete Ignorance. I would not say that 
there is complete antipathy. Or, there Is complete 'I do 
not care' attitude of the Government towards preservation 
of our forest wealth. 

Sir, I would like to know how much time I have got. 

MR. CHAIRMAN: You have actually five minutes' 
time. 

SHRI TATHAGATA SATPATHY: I will try to complete 
within that time Today, if you see the map of India, all 
along the East Coast, whether it is the land of the bandit 
Veerappan or in the Nepal border and beyond that where 
the MCC is operating, there used to be a rich forest belt. 
But today that belt is depleted. Economically it is one of 
the worst and the most backward stretches of this country. 
If you see that belt, if you see the map of India, in about 
150 to 160 districts which lie all along that belt, and that 
is where the naxalites are active today. Naxalites are not 
anti-social. Naxalism is a political movement. It is a 
movement born where the poor man is living. This is 
where the .... m .. dmi is living. The Government is always 
beating the drums of the aam admi. Yet that is the most 
neglected area of this country. 

I come from the land of Lord Jagannath and from 
the land of Kalinga of Ashoka's transformation, Orissa. A 
major patch of that belt is within our State. What we see 
in our State is unfortunate. If you come 10 realise or 
even if you would have seen that area just 15 or 20 
years ago, it is amazing. I am not talking about half a 
century. I was not born during Independence. But we, 
are the generation of post-Independence. If you see the 
depletion In the forest wealth, the kind of damage that 
has occurred there, it is amazing. 

The President's Address mentions about 'forest 
villages', where it is said that people have been practising 
agriculture on these lands for several generations but 
have not been given due recognition of their rights. It 
says that their problems are engaging the attention of 
the Government and that the Government would try to 
settle the Issue of land rights of trlbals. As I had 
mentioned, this is where the Naxalities have been active. 
this is a major concern for the Supr,eme Court. This Is 
where an our forest wealth is but we have not tried to 
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preserve our forests and nor are we trying for the 
economic uplift of people living in those areas. In the 
very basic sense of land ownership, we have not bothered 
to have the land given to the tiller. Landlords and 
moneylenders still rule the roost in these areas. There Is 
no Government whether It is of NDA or of UPA that has 
done it. It is still the landlords and moneylenders who 
are active but this Address does not mention that in any 
way. So. it is a pity. 

The extinction of wildlife is something that should 
concern all of us, human beings. As we all know, we 
have the blessings of the Lord. We have had the fruits 
of education. We all know and the whole world today is 
aware about the wildlife, how to preserve wildlife and 
also how by preserving wildlife we could help ourselves 
to be preserved but India is one country where W8 are 
completely callous towards wHdlife that exists in this 
country. We have been merciless in the extinction of 
wildlife. 

Having talked about forest wealth and wildlife 
extinction, before I conclude I would like to just mention 
two points. In this Address, there is no mention about 
last year's Budget under which special huge amounts of 
money were to be spent for creating water bodies. In the 
seven points of priority of the UPA, water comes at the 
very last. Unfortunately, the President did not think it 
necessary to mention what happened to that huge sum 
of money which was to be spent for creating water bodies 
in the rural belt of India. As far as I know, in my 
constituency and in a few other areas I have seen in the 
neighbouring States, nothing has actually trickled down. 
Forget preservation of water, no money is trickling down. 
Out of the money that has been spent by the Union 
Government, nothing has actually reached the people. 

We have a very honest State Government in Orissa 
but unfortunately it has been constantly neglected by the 
Central Government. The Congress, which has ruled this 
country for several years after Independence, has made 
it a point that although Orissa had always been supporting 
the Congress the Congress has always purposefully and 
very consciously tried to keep Orissa behind every other 
State in the country. We have the largest amount of 
mineral wealth in this country. We have the capacity to 
hold on to industry. But unfortunately we do not get the 
benefits of any of these minerals. So, eventually, you 
would see, a time would come when our money, our 
wealth, and our minerals would enrich other States and 
other parts of this country but we would go the way that 

many South American and Central American countries 
have gone, into depravity and abject poverty, and we 
would be destroy8d while this country would sit and laugh 
at Orissa. Fortunately, we have the blessings of Lord 
Jagannatha~ We have an able and honest leader in Mr. 
Naveen. Patnaik. In the case of the UPA Govemment, 
they have several leaders whose names have to be taken. 
For instance, the Prime Minister's name and the UPA 
Chairperson's name have to be taken. In our case, we 
have only one name to take. I would like to conclude by 
saying that like Orissa, India should also be protected 
from all the vagaries of opportunism and politics of 
convenience. 

Lastly, It is of interest of know that when the Pope 
came to India a few years ago, he said that proseIytlaation 
of India is high on the list of papal activities. I am not 
a communal person but I would like to state here very 
categorically that India is a tolerant country. Today, if 
you sit on a high chair and if you look around you will 
find that all the high posts in this country are occupied 
by people who are from the Minority Community or who 
are from the Backward Class. They get the respect that 
they deserve from the rest of the country. 

I am sure that in spite of all the failures of this 
Government, in spite of a very lackadaisical, uninterested 
and haphazard Address by the hon. President, this country 
will shine, India will shine and nobody can stop India 
from shining. 

MR. CHAIRMAN: Shri Haribhau Rathod. I wHI give 
the bell after four minutes and you have to complete 
your speech within five minutes. 

... (Inlenuplions) 

[TfBnslsllonj 

SHRI HARIBHAU RATHOD (yavatmal): Mr. Chairman, 
Sir, I am unable to support the Motion of Thankl on 
President's Address. It has been stated on page No.8, 
column No. 8 of the speech that th6 Govemment is 
secular. Every political party or Govemment should be 
secular. As per constitution's directions action can be 
taken against it if it is not secular. Needless to repeat It, 
our Govemment believes In secularism, But, they do so 
in the House. I have seen that the good deeds done by 
the Government of hon. Atalll have even surpaased the 
wOt'k done by the Congress In past 50 years. We sought 
the votes of the public on the basis of the development 
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work done by our Government, but the Congress wanted 
voted on the basis of the incident of Godhra. They tried 
to mislead the public repeatedly by talking about the 
minorities. They want to widen the gap between the 
majority and minority community.' I have gone through 
the statement of the ex-president" about some misdeeds 
committed in the past during the tenure . ... (Interruptions) 

MR. CHAIRMAN: It is the practice of the House that 
we do not name those persons who are not Members of 
ttle House. You can express your views without naming 
any person. 

SHRI HARIBHAU RATHOD: I was quoting the 
statement of ex-President of India in which it was said 
that both the Bhartiya Janata Party and Atalji were 
responsible for it. If he was aware of the facts, he should 
have taken action at that time. It seems that he did not 
discharge his duties in right earnest. I would like to say 
that among the MPs of Bhartlya Janata Party, there are 
17 each from Scheduled Castes and Scheduled Tribes 
communities and 62 Members are tram OBC communities. 
In total about 92 Members have come from countryside. 
We have witnessed a great deal of development related 
work done by the Government of Atal Blhari Vajpayee 
during the last five years. During the general election in 
Maharashtra, there was a situation where It was felt that 
the formation of Shiv Sena-Bhartiya Janata Party 
Government was inevitable due to the problem of cotton 
and electricity. But, the supporters of Congress were able 
to mislead the people, an act in which they are well 
versed and have been continuing It for the last fifty years. 
They seek votes in the name of religion. As far as the 
issue of reservation for the Scheduled Castes and the 
Scheduled Tribes is concerned, the Government of Atal 
Bihan Vajpayee extended reservation benefits for them 
for the next 10 years. The reservation benefits were 
stopped due to the judgements of Supreme Court and 
High Court. For example, I would like to quote Sabharwal 
issue. At that time,· the Government of Atal Bihari 
Vajpayeeji got a Constitutional Amendment Bill passed 
and provided reservation of the S.C. and S.T. 
Communities. The population of Anti or Vimukta Caste, 
Bhaktiya Jamat is 15 crore out of total population of 100 
crores. Shri Gulam Nabi kad knows It very well that the 
population of Banjara Samaj is six crore and the 
population of Bhatkiya Jamat is eight croce in the country. 
Shri Atal Bihari Vajpayee had provid~ justice to those 

• Not recorded. 

15 crore people. That Govemment had constituted a 
Commission named Rashtrlya Plchharti Banjara VJ Anti 
Commission, denotlfled and semlnomadic Commission. 
Why did the Congress make that Cornmiselon null and 
void. The above mentioned communities are not getting 
justice. A development corporation was constituted with a 
provision of one thousand crore rupees to help people in 
goat and sheep breading, but the Congress does not 
mention it any more, but we talk about the poor. 

MR. CHAIRMAN: Now, please conclude. You have 
been speaking for ten minutes. 

SHRI HARIBHAU RATHOD: I shall conclude it in 
two minutes. The issue of Women's Reservation Is being 
discussed for a long time. As the Supreme Court has 
given a judgement that the ceiling of reservation will be 
50 per cent. Wornen constitute 50 per cent of the total 
population. So, I want to suggest that a bill to provide 25 
per cent reservation to women should be brought befo~ 
the Housa. I think that it will be passed by the House 
and no one will try to create obstacle on Its path. The 
Govemment of Atalji had made a grand plan to provide 
employment to every Indian and water to every piece of 
land, so it had talked about linking all the rivera. But, the 
Congress Govemment and the leftists are not making a 
commitment In this regard. The Green Revolution will 
usher in only when everyone gets employment and all 
the farmland is Irrigated. This is my suggestion. 

/English} 

MR. CHAIRMAN: Now, Shri Bikram Kesharl Deo will 
speak. He is the last speaker. 

SHRI BIKRAM KESHARI DEO (Kalahandl): After a 
long wait, I got my turn; I thank you very much, Mr. 
Chairman. I would like to quote Article 74(1) of the 
Constitution. It reads: 

"There shall be a Council of Ministers with the Prime 
Minister at the head to aid and advise the President 
who shall, in the exercise of his functions, act in 
accordance with such advice: 

Provided that the President may require the Council 
of Ministers to reconsider such advice, either generally 
or otherwise, and the President shall act in 
accordance with the advice tendered after such 
reconsideration .• 

Sir, I am sure the President must have applied 
himself when the speech was befng prepared for 
addressing Members of both the Houses assembled 
together. I respect his intelligence because he is basically 
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a thinker, and one of the leading scientists of our country. 
Our country was not even capable to launch its own 
satellite, and had to take it on hire from different countries 
to iaunch our satellites. I give credit to this great man, 
who is our President today for breaking the ice in 
launching the first Polar Satellite Launch Vehicle (PSL V) 
in the country. Today, we have been able to save 
thousands of crores by doing this. 

I was going through the hon. President's address. It 
is nothing, but a reflection of the rural revolution 
development work, which the NOA Govemment started 
under the leadership of Shri Atal Biharl Vajpayee. It is 
just a reflection of it. Therefore,' through you, I would 
request the UPA Government to implement the path of 
progress with utter sincenty like In the case of Pradhan 
Mantri Gram Sadak Yojana (PMGSY). 

There was a Rajiv Gandhi Foundation for drinking 
water, and they were doing a very good job. There is no 
doubt it, but I arn very sorry to say that you named the 
entire 'Swajal Ohara' Yojana under his name. 'Swajal 
Dhara' means potable drinking water, and you should 
r,ot have done this. 

The personality cult persists so much in the Congress, 
and the UPA. It becomes, virtually, an autocratic type of 
system, and it is, the NDA where the actual democratic 
system persisted. In the last six years, under the able 
leadership of Shri Atal Bihari Vajpayee, we could take 
the country forward in foreign policy, in defence policy, in 
rural development policy, etc. In all the pOlicies we were 
ahead of the Congress Government, which it could not 
do in the last 50 years. If you want to show the country 
something new, then get agriculture into the Concurrent 
List, create the disaster management institute, etc. 

Sir, it is an irony of fate. When the NDA Govemment 
took power, the super cyclone hit Orissa, and today, when 
the UPA Government is in power Tsunami hit us, and 
thousands of lives were lost. So, it goes to show-for 
both these sides-that we can be taken unaware by any 
disaster. The creation of a disaster management Institute 
has become highly essential with the present climatic 
changes, with the present ecological imbalance, etc. The 
things have to be thought anew. 

Today, the relief codes of the States with the help 
of which the disaster mitigation takes place are outdated 
British law. It was formulated during the British time. It 
was meant for flood, drought. and famine. There have 
been modifications done in them, but there must be a 

central comprehensive law for relief to the drought-affected 
people. They must create a security shield for those 
affected by disasters. Today, who knew beforehand that 
Tsunami would hit us. It hit us and it hit us badly, and 
you were not prepared for It. The same thing happened 
during the super cyclone days, when Orissa coast was 
hit by the super cyclone. The Government in Orissa, at 
that time, was also the Congreas. They were completely 
108t. They could not manage the super cyclone. The 
blankets and relief materials, which were coming from 
abroad, were being sold In the market. The hero of the 
1998 Parfiament or the 12th Lok Sabha-I 8hould not 
name hlm-was the former Chief Minister of Orias.. He 
masterminded the toppling of the 13·month old 
Government of SM Atal Bihari Vajpayee, and the NOA. 

That was the kind of Government which was there 
in Orissa then. We have to come out with a concrete 
policy on disaster management. The programme regarding 
National Horticulture Miasion was announced long time 
back, and you have reviewed, it which is a welcome 
step. However, do you have food preservation facilities 
for this purpose? Today, 80 per cent of the horticulture 
produce, like vegetable8 and other crops, are being 
destroyed because of lack of proper storage facilities 
resulting in shortages everywhere. 

Before I conclude my speech, I would like to refer to 
WTO because the hon. Leader of the House, Shrl Pranab 
Mukherjee, is sitting In front of me. He was the Commerce 
Minister In 1993, when he signed the WTO Agreement In 
the Uruguay Round of talks. I am a Member of Parliament 
for the third time and, during this tenure, I have been 
going through various reports on WTO. I am sorry to say 
that the developing countries are not being looked after 
at all, and the developed countries are not reducing 
subsidies on agriculture. When Shri Mukherjee, who was 
the Commerce Minister in 1993, signed the Agreement in 
the Uruguay Round of talks, the Agreement on Agriculture 
was left blank. Today, the agriculturists of this country 
are suffering because there Is nothing on record relating 
to agriculture. 

I have given to a lot of amendments from serial 
numbers 623 to 648. If I start speaking on all those 
points. I will not be able to cornplete my speech in time. 
Howe~3r, I want the same to be recorded because they 
are valid points. They are not there to score political 
points, they are all points for the development and for 
the betterment of this country, this great democracy of 
ours, which is the biggest democracy in the worfd today. 
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[Shri Bikram Keshari Oeo] 

I am sorry to say that the democratic set up In 
Jharkhand has been destroyed. I would not like to repeat 
it because other hon. Members have already mentioned 
it. What has happened in Goa is a rape of democracy 
because horse-trading was going on. ... (Intsrruplions) 

MR. CHAIRMAN: Please do not disturb him. Let him 
continue. 

SHRI BIKRAM KESHARI OED: In Jharkhand, as per 
the Constitution and as per the election laws, the largest 
party should have been Invited to form the Govemment 
and asked to prove its majority. However, I am sorry to 
say that a party with the least number of MLAs had 
been invited to form the Government in Jharkhand. What 
a sorry state of affairs It is! 

Sir, I have got another minute to speak. You said 
that you would give me four minutes. 

MR. CHAIRMAN: You have already taken nine 
minutes. 

SHRI BIKRAM KESHARI OED: Sir, you have said 
that after the bell is rung, I would gat another minute. 
Please give me one more minute. 

Now, I come to anti-dumping measures because of 
which this country has been losing a lot. 

MR. CHAIRMAN: Please just state your point. You 
have taken nine minutes. Within one minute. you will 
have to conclude. Please just state your point. I will let 
you do that. Please just state your point and do not take 
more time on this. 

SHRI BIKRAM KESHARI DEC: The Crop Insurance 
Scheme W85 initiated by the NDA for the first time, but 

It was not a very comprehensive scheme. To make it 
more comprehensive and more effective, village as a unit 
should be taken for Insurance purposes. Besides, paddy, 
wheat, and cereals, other horticulture crops like vegetables 
should also be covered under this Scheme. 

Sir, as you know, the credit given by the banks to 
agriculturists has been Increased by about 50 per cent. 
I will speak on these things in the Budget discussion, if 
I get a chance. 

Lastly, I would like to say that electricity is a very 
vital thing for any country. I am sorry to say that there 
Is no mention of producing more electricity, special nuclear 
energy, which Is the order of the day. To make us 8eH-
sufficient. we have to produce more nuclear energy. 
Today, of the total capacity of the electricity generated, 
we are generating only 2.4 per cent from nuclear energy 
sources. 

With these words,· I thank you and conclude my 
speech. I do not feel like opposing the Address of the 
hon. President of India because he not only belongs to 
a minority community, but is also a great Scientists, who 
had been installed In his seat of power, the Rashtrapathi 
Shawan, by the NOA Government. 

MR. CHAIRMAN: Hon. Members, the list of speakers 
is exhausted. The Prime Minister would reply to the 
debate tomorrow. 

22.00 hr •. 

The Lok Ssbha thsn adjoumtKI tNl Elsvsn of ths 
Clock on Thursday, Matr:h 10, 2005/Pha/guna 19, 

1926 (Sska) 
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ANNEXURE-I 
2 3 

Member-wise lnd6x 10 StsrrtJd list of CllIBSfions 
(4.3.2005) 

SI.No. Member's Name Question Number 
1. SM Acharla, Baaudeb 77 

2 3 2. Shri Adsul, Anandrao V. 78 

(3.3.2005) 
3. Dr. Agarwal, Ohirendra 66 

4. Shrl BudhoNya, Rajnarayan ,,'" 
1. Shri Acharia, Basudeb 44 

...... 

2. Shri Shri Adsul, Anandrao V. 58 
5. Shri Chaliha, Kjrip 61 

3, Shri Ananth Kumar 56 6. Shrlmati Choudhary, Anuraclha 71 

4. Shrl Bansal, Pawan Kumar 46 7. Shri Oaagupta, Gurudaa 67 

5, Shrj Baxla, Joachim 56 8, Shri Gangwar, Santoeh 67 

6. Shri Bhadana, Avtar Singh 60 9. Shri Hegde, Anantkumar 74 

7. Shri Bhagora, Mahavir 51 10. Shri Kharventhan, S.K. 62 
8. Shri Chandrappan, C.K. 41 11. Shri Kumar, Virendra 75 
9. Shri Chatterjee, Santasri 41 12. Shri Kushawaha, Narendra Kumar 65 

10. Shri Chaure, Bapu Hari 55 13. Shri Mahato, Bir Singh 76 
11. Shri Chavan, Harishchandra 58 14. Shri Mohd., Tahir 71 
12. Dr. Chinta Mohan 57 

13. Shri Chowdhary, Pankaj 44 
15. Shri Owaisl, Asaduddln 70 

14. Shri Gaikwad, Eknath M. 49 16. Shrl Patil, Shriniwas Oadaaaheb 75 

15. Shri Goa, Tapir 43 17. Shri Ponnuswamy, E. 73 

16. Shri Goyal, Surendra Prakash 51 18. Shri Rana, Kashlram 79 

17. Shri Kalmadi, Suresh 59 19. Shri Renge Patll, Tukaram 

18. Shri Kharventhan, S.K. 50 Ganpatrao 69 

19. Shri Kumar, B. Vinod 47 20. Shri Rljiju, Khiren 77 

20. Shri Owaisl, Asaduddin 42 21. Shri Sharma, Madan Lal 69 

21. Shri Prabhu, Suresh Prabhakar 59 22. Shrl Shivaprao, Adhalrao Pat" 80 
22. Shri Rathod, Haribhau 45 23. Shri Sivanna, M. 68 
23. Shri Reddy, G. Karunakara 53 24. Prof. Shiwankar, Mahadeorao 65 
24. Shri Scindia, Jyotiraditya M. 49 25. Shrl Singh, Ouahyant 73 
25. Shrl Shakya, Raghuraj Singh 60 

26. Shrl Singh, Kirtl Vardhan 72 
26. Shri Shivajirao, Adhalrao Patil 52 

27. Prof. Shiwankar, Mahadeorao 43 27. Shri Singh, Sugrlb 80 

28. Shrimati Shukla, Karuna 48 28. Shri Singh, Vlehvendra 63 

29. Shri Singh, Kirti Vardhan 46 29. Shri Tripathy, Braja Kiahora 72 

30. Shri Singh, Rajiv Ranjan "Lalan" 51 30. Shrl Vaaava, Mansukhbhai D. 68 

31. Shrimati Sujatha, C.S. 42 31. Shrl Veerendrakuma" M.P. 64 

32. Shri Suman, Ramji Lal 54 32. Shri Verna, Rajesh 62 
33. Shri Thummar, V.K. 48 33. Shri Yadav, Ani'" Kumar M. 76 
34. Shri Verma, Rajesh 45 34. Shri Yaskhi, Madhu Goud 70 
35. Shri Yadav, Mitrasen 50 

52 
35. Shri Zahedi, Mahboob 78 

36. Shrl Yerrannaidu, Klnjarapu 
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2 3 
Msmber-w/s8 Indu to UnsIIImKlllsl of OlJB8tions 

SI.No. Member's Name Question 
Number 

(9.3.2005) 
2 3 

1. Shri "Bachda", Bachi Singh Rawat 86 

2. Shri Aaron Rashid, J.M. 91 (3.3.2005) 

3. Dr. Agarwal, Dhirendra 85 1. Shri "Bachda", Bachi Singh Rawat 513, 606 
4. Shri Bishnoi, Kuldeep 89 

2. Shri Aaron Rashid, J.M. 531, 569 
5. Shri Chandel, Suresh 90 

3. Sh" Acharia, Basudeb 573, 633, 
6. Shri Chowdhury, Adhir 82 670 
7. Shri Gangwar, Santosh 92 4. SM Adsul, Anandrao V. 573, 579, 
8. Shri Joshi. Pralhad 82 589, 645 

9. Shri Kalmadi, Suresh 97 5. Dr. Agarwal, Dhirendra 445 

10. Shri Kamat. Gurudas 99 6. Shri Ahamad, Atiq 512 
11. Shri Kumar, Nikhil 90 7. Shrl Ahir, Hansraj G. 452, 561, 
12. Shri Mahato, Sunil Kumar 95 646 

13. Shri Mahatab, Bhartruhari 83 8. SM Ajay Kumar, S. 479, 570 

14. Prof. Malhotra, Vijay Kumar 92 9. Shri Ananth Kumar 567 
15. Shri Cram, Jual 95 10. Shri Athawale, Ramdas 520, 610, 
16. Shri Rao, K.S. 93 658 

17. Shri Rao, Rayapati Sambasiva 87 11. Shri Bansal, Pawan Kumar 576 

18. Shri Rawat, Kamla Prasad 100 12. Shri Barad, Jashubhai Dhanabhai 478, 490, 

19. Shri Reddy, M. Raja Mohan 81 588, 644 

20. Shrl Reddy, Magunta Sreenivasulu 96 13. Shri Barman, Hiten 518, 581 

21. Shri Rijiju, Khiren 98 14. Shri Baxla, Joachim 581 

22. Shri Scindia, Jyotiradity8 M. 97 15. Shri Bhargava, Girdhari Lal 492 

23. Shri Shivailrao, Adhalrao Patil 87 16. Shri Bishnol, Kuldeep 455, 563, 

24. Shrimati Shukla, Karuna 98 582 

25. Shri Singh, Chandra Bhushan 81 17. SM Borkataky, Narayan Chandra 458 

26. Shri Singh, Mohan 99 18. Shri Bose, Subrata 581 

27. Shri Singh, Rakesh 88 19. Shri Budholiya, Rajnarayan 573, 575 

28. Shri Singh, Raiiv Ranjan "Lalan" 84 20. Shri Chakraborty, Ajoy 488, 578, 

29. Shri Suman, Ramii Lal 84 586, 643 

30. Shri Vasava, Man8ukhbhai D. 86 21. Shri Challha, Kirip 582 

31. Shri Yadav, Akhilesh 94 22. Shri Shri Chandel, Suresh 447 

32. Shri Yaskhi, Madhu Goud 93 23. Prof. Chander Kumar 497, 592 
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24. Shri Chandrappan, C.K. 569, 585. 49. Shrl Hass .. n, Munawar 544, 623 
642 

50. Dr. Jagannath, M. 616, 528 
25. Shri Chatterjee, Santasrl 569, 578 

51. Dr. Jatlya, Satyanarayan 658 
26. Shri Chaure, Bapu Harl 559, 628 

52. Shrlmati Jayapracla 639, 642 
27. Shri Chavan, Harlshchandra 557, 569 

53. Shrl Jha, Aaghunath 498 
28. Dr. Chinta Mohan 579, 642 

54. Shri JogI, Ajit 650, 651, 

29. Shri Chltthan, N.S.V. 495 652 

30. Shrimati Choudhary, Anuraclha 483, 569, 55. Shri Joshi, Pralhad 586, 592 
573, 579, 

56. Shri Kalmadi, Suresh 563, 629 
591 

31. Shri Choudhary, Nikhil Kumar 474, 579, 57. Shri Kamat, Gurudas 523, 543, 
622 

587, 671 

32. Shri Chouhan, Shivraj Singh 609 58. Shri Kanodia, Mahesh 484, 615 

Shri Chowdhary, Pankaj 509 
59. Shri Karunakaran, P. 566 

33. 

Shri Chowdhury, Adhir 493, 533, 60. Shri Khaire, Chandrakant 499, 510, 
34. 603, 655 

539, 662 

Shri Churchill, Alemao 545, 624 61. Shri Khandelwal, Vljay Kumar 542, 621, 
35. 665 

36. Shri Dangawas, Bhanwar Singh 500 62. Shri Khanduri, AVSM, Maj. 466, 565, 

37. Shri Dasgupta, Gurudas 491, 569, Gen. (Aetd.) 614, 630 
578, 585 63. Shri Khanna, Avlnash Aai 478 

38. Shri Gaakh, Tukaram Gangadhar 516, 596 64. Shri Kharventhan, S.K. 557, 573, 

39. Shri Gadhavi, P.S. 467, 569 627 

40. Shri Gaikwad, Eknath M. 484, 562, 65. Shri Koshal, Aaghuveer Singh 462 

5n,637 66. Shri Krishna, Vijoy Sn,635 

41. Shri Gamang, Giridhar 4n,568 67. Shri Kumar, B. Vinod 578, 636 

42. Shrimati Gandhi, Manek. 523 68. Shri Kumar, Nikhil 633, 616 

43. Shri Gangwar, Santosh 483 69. Shri Kumar, Sallan 626 

44. Shri . Gehlot, Thawarchand 463, 567, 70. Shri Kurup, Suresh 525 
664 

71. Shri Kushawaha, Narendra Kumar 483, 509 

45. Shri Gohain, Aajen 494, 586 
Shri Lonappan, Nambadan 524 72. 

46. Shri Gowda, D.V. Sadananda 511, 60S, 
Shri Madam, Vlkrambhal Arjanbhai 469, 479, 

656 73. 
566, 631, 

47. Shri Gudhe, Anant 508 669 

4B. Shri Harsha Kumar, G.V. 551, 573 74. Shrimatl Mahajan, Sumitra 472, 672 
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75. Shri Mhajan, Y.G. 573, 575 97. Shri Panda, Prabodh 603 

76. Shri Mahato, Bir Singh 453, 514 98. Dr. Pandey, Laxminarayan 483 

77. Shri Mahato, Sunil Kumar 445, 486, 99. Shri Parste, Dalpat Singh 473, 600, 
580 655 

78. Shrimati Maheshwari, Kiran 493, 500, 100. Shrl Patel, Dahyabhal Vallabhbhal 459 
557, 652 

101. Shri Patel, Dinsha 475, 582, 
79. Shri Mahtab, Bhartruhari 481, 574 614, 661 
80. Prot. Malhotra, Vijay Kumar 496 102. Shri Pathak, Brajeah 493, 529, 
81. Shri Mandai, Sanat Kumar 500, 502, 613. 660 

578, 595 103. Shri Pathak, Harln 493 
82. Shrl Mandlik, S.D. 635 

104. Shri Patil, Balasaheb Vlkhe 504, 597, 
83. Shrimati Mane, Nlvedita 484, 577 651 

84. Shri Meghwal, Kallash 500, 521, 105. Shrl Patll, D.B. 552, 626 
569 

106. Shrl Patil, Prakash Bapu V. 569, 582 
85. Shri Moghe, Krishna Mureri 641, 620, 

666 107. Shrl Patll, Raosaheb Danve 579, 671 

86. Shri Mohd., Tahir 483, 509, 108. Shri Patil, Shrlniwas Dadasaheb 522, 642 
569, 573, 109. Shrl Pingle, Devidas 487, 584, 579 

641 
87. Shri Mollah, Hannan 476. 590 

110. Shrl Ponnuswamy, E. 473, 573 
88. Shri Munshi Ram 509, 569, 

573, 579, 111. Shri Prakash, Jai 454, 619 

591 112. Shri Prasad, Harikewal 501 
89. Shri Murmu, Hemlal 506, 599, 113. Shri Prasada, Kunwar Jitin 484, 635 

653 
114. Shri Rajbhar, Chandra Dev Prasad 461, 593 

90. Shri Murmu, Rupchand 456, 604 

91. Shri Naik, Shripad Ye880 528 
115. Prot. Ramadass, M. 468, 578 

92. Shri Nair, P.K. Vasudevan 491, 569 116. Shrl Ramakrishna, Badiga 569 

93. Shrimati Narhire, .. (Saw.) Kalpana 443, 516, 117. Shri Rana, Kashiram 501, 514, 

Ramesh 560, 596, 582 

684 118. Shri Rao, K.S. 451, 489, 

94. Shri Dram, Jual 536, 573, 569 

617, 663 119. Shri Rao, Rayapati Sambasiva 493, 507. 

95. Shri Dwaisi, Asaduddin 499, 557, 573, 594, 

569 601 

120. Shri Rao, D. Vlttal , 547, 625, 96. Shri Palanisamy, K.C. 470, 569, 
655 668 
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121. Shrl Rathod, Harlbhau 555 145. Shri Singh, Ganeah 465 

122. . ,8M Ravichandran, Sippiparai 498, 538 146. Shrl Singh, Kirti Vardhan 577,635 

123. Shri Rawat, Dhansingh 480 147. Shri Singh, Mohan 842 

124. Shri Reddy, G. Karunakara 446 148. Shrl Singh, Prabhunath 464, 571, 

125. ShriReddy, Magunta Sreenivasulu 500 632 

126. Shri Reddy, N. Janardhana 573 
149. Shrimati Singh, Pratlbha 537 

150. Shri Singh, Sugrib 540, 603, 127. Shri Renge Patil, Tukaram 460, 582, 618, 619 Ganpatrao 611 
151. Shri Singh, Uday 532, 615, 

128. Shri Rijilu, Khiren 457, 572 662 
129. Shri Saradgi, Iqbal Ahmed 580, 585, 

594, 649 
152. Shri Solanki, Bharatainh Madhay8lnh 482 

153. Shri Solanki, Bhupendra8inh 484, 515 
130. Dr. Sarma, Arun Kumar 548 

154. Shri Sonowal, Sarbananda 535, 591 
111. Shri Seidia, Jyotiraditya M. 491, 569, . 

608, 655 155. Shrl Subba, M.K. 444, 554, 
573 

132. Shri Sethi, A~un 485, 489, 
569 156. Shrimati SUjatha, C.S. 479, 570 

133. Shri Shaheen, Abdul Rashid 519, 609, 157. Shri Suman, Ramli Lal 579, 639 
657 

158. Shri Surendran, Chengara 642 
134. Shrf Shakya, Raghuraj Singh 587, 671 

159. ShriThomas, P.C. 569 
135. Shri Sharma, Madan Lal 530 

160. Shri Thummar, V.K. 580, 667 
136. Shri Shivajirao, Adhalrao Patil 564, 573, 

161. Shri Tripathi, Chandra Mani 492, 572 589, 638 
162. Shri Trlpathy, Bra/a Kishore 471, 573, 

13"1. Shri Shivanna, M. 527, 612, 
579, 589, 659 
818 

138. Prof. Shiwankar, Mahadeorao 483, 509, 
163. Shri Varma, Ratllal Kalldaa 493, 555, 591, 647 

652 
139. Shri Siddeswara, G.M. 517, 651 

164. Shrl Vaseya, Mansukhbhai D. 486 
140. Shtl SidhU, Navjot Singh 546 

165. SM Veerendrakumar, M.P. 448, 592, 
141. Shri Singh, Ramsevak 549 602, 654 

142. Shri Singh, Chandra Bhushan 503, 596, 166. Shri Verma, Rajesh 575, 634 
650 

167. SM Vaday, Anjan Kumar M. 445, 607, 
143. Shri Singh, Chandrabhan 534 611 

144. Shri Singh, Dushyant 505, 583, 168. Shrl Vaday, Baleahwar 449, 558, 
598, 652 573, 648 
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169. Shri Yadav, Giridhari 607 21. Shrl Budholiya, Rajnarayan 770 

170. Dr. Yadav, Karan Singh 450,652 22. Shrl ChaDha, Kirip 763, 820 

171. Shri Vaskhi, Madhu Goud 451, 489, 23. Shrl Chandel, Suresh 837, 862 
569 

24. Shri Chandrappan, C.K. 700, 735 
172. Shri Yerrannaidu, Kinjarapu 573, 583, 

Shri Chatterjee, Santasrl 640 25. 685, 764 

173. Shri Yogi, Aditya Nath 473 26. Shri Chaura, Bapu Harl 681, 893, 
778,835 

4.3.2005 27. Shrl Chavan, Harlshchandra 791, 796, 
837 

1. Shrl "Bachda', Bachl Singh Rawat 866 28. Dr. Chlnta Mohan 738, 796, 
2. Shri Aaron Rasid, J.M. 699, 827 801, 803 

3. Shri Acharia, Basudeb 805, 841 29. Shri Chitthan, N.S.V. 734 

4. Shri Adsul, Anandrao V. 767, 785, 30. Shrlmati Choudhary, Anuradha 775, 827, 
831, 856 854, 868 

5. Dr. Agarwal, Ohirandra 794 31. Shrl Choudhary, Nlkhll Kumar 795, 861 

6. Shri Ahamad, Atiq 700, 701 32. Shri Chouhan, Shivraj Singh 872 

7. Shri Ahir, Hansraj G. 770, 837 33. Shrl Chowdhary, Pankaj 745, 810 

8. Shri Ajay Kumar, S. 698 34. Shrl Chowdhury, Adhir 674, 727, 
801, 802, 

9. Shri Ananth Kumar 700, 717 875 

10. Shri Athawala, Ramdas 717, 744, 35. Shri Oangawas, Bhanwar Singh 720 
809, 835, 
843 36. Shrl Oasgupta, Gurudas 873 

11. Shri Azmi, lIyas 709 37. Shrl Ohindsa, Sukhdev Singh 725 

12. Shri Bansal, Pawan Kumar 703 38. Dr. Dome, Ram Chandra 873 

13. Shri Barad, Jashubhai Dhanebhai 709, 710, 39. Shrl Gadakh, Tukaram Gangadhar 792, 872 

826 40. Shri Galkwad, Eknath M. 708, 727, 

14. Shri Barman, Hlten 794 818, 871, 
879 

15. Shri Barman, Ranen 794 
41. Shrl Gandhi, Pradeep 693 

16. Shri Baxla, Joachim 784, 794 42. Shrl Gangwar, Santosh 773,823 
17. Shri Bhadana, Avtar Singh 741 43. Shrl Gao, Tapir 700, 837 
18. Shrl Bishnoi, Kuldeep 684, 852 44. Shri Gahlot, Thawarchand 835 
19. Shri Borkataky, Narayan Chandra 837 45. SM Gohaln, Rajen 835 
20. Shri Bose, Subrata 784, 794 46. Shri Gowda, O.V. Sadananda 700, 878 
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47. Shri Goyal, Surendra Prakash 741, 749, 74. Shrimati Maheshwari, Kiran 693, 700, 
827 770 

48. ' Shrj Gudhe, Anant 799 75. Shrl Mahtab, Bhartruhari 726 

49. Shri Hassan, Munawar 712, 772, 76. Shri Mahto, Tek Lal 716 
793 

77. Prof. Malhotra, Vljay Kumar 823 
50. Shri Hedge, Anantkumar 873 

78. Shri Mandai, Sanat Kumar 696, 794, 
51. Dr. Jagannath, M. 736 837, 860 

52. Dr. Jatiya, Satyanarayan 709, 814 79. Shri Mandllk, S.D. 776, 824, 

53. Shrimati Jayaprada 719, 796 
828, 872 

80. Shrlmati Mane, Nlvedlta 708, 788, 
54. Shri Jha, Raghunath 742, 808 816 
55. Shri Jogi, Ajit 710, 754, 81. Dr. Manoj, K.S. 748 

814, 848 
82. Shrl Meghwal, Kallash 720, 835 

56. Shri Joshi, Pralhad 739, 823 
83. Shri Mehta, Alok Kumar 751, 826, 

57. Shri Kalmadi, Suresh 675, 759 837 
58. Shri Kamat,' Gurudas 694 84. Dr. Mishra, Rajesh 827 
59. Shri Kanodia, Mahesh 840, 862 85. Shrl Mohan, P. 872 

60. Shri Karunakaran, P. 860, 866 86. Shri Mohd., Tahir 772, 775, 

61- Shrimati Kaur, Preneet 753 822, 827 

62. Shri Khaire, Chandrakant 852 87. Shri Munlthi Ram 772, 775, 
822, 827, 

63. Shri Kharventhan, S.K. 769, 821, 854 
852, 866 

88. Shri Murmu, Hemlal 704, 706, 
64. Shri Koshal, Raghuveer Singh 686 789, 834, 

65. Shri Krishna, Vijoy 708, 776 858 

66. Shri Kumar, B. Vinod 704, 705, 89. Shri Murmu, Rupchand 679, 772, 

787, 846 792. 836, 
886 

67, Shri Kumar, Nikhil 875 
90. Shrl Naik, Shripad V 88S0 702, 782 

68. Shri Kurup, Suresh 721 
91. Shrl Nair, P.K. Vasudevan 873 

69. Shri Kushawaha, Narendra Kumar 772, 822 
Shrimati Narhire, (Saw.) Kalpana 673, 758, 92. 

70. Shri Madam, Vikrambhai Arjanbhai 685 Ramesh 838, 861 

71. Shri Mahajan. V.G. 770, 837 93. Shri Nayak. Ananta 745 

72, Shri Mahato, Bir Singh 700, 780, 94. Shri Oram, Jual 682. 762, 
829 818, 851, 

73, 5M Mahato, Sunil Kumar 794, 874 870 
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95. Shri Owaisi, Asaduddln 761, 826, 119. Shri Rao, D. Vlttal 752, 755, 
853, 867 815, 849 

96. Shri Palanisamy, K.C. 688 120. Shri Rathod, Haribhau 693, 707, 

97. Shri Panda, Prabodh 704, 786, 
791, 847, 

833, 872 
865 

98. Dr. Pandey, Laxminarayan 724, 796 
121. Shri Ravichandran, Sippiparal 750, 787, 

813 
99. Shri Patel, Dahyabhai Vallabhbhai 687 122. Shri Rawat, Dhansingh 783 

100. Shri Pathak, Brajesh 700, 746, 123. Shri Reddy, G. Karunakara 
811, 844, 

732 

864 124. Shri Renge Patil, Tukaram Ganpatrao 774, 825 

101. Shri Patii, Balasaheb Vikhe 731, 796, 125. Shri RiJiju, Khlren 781, 830, 
867, 868 855 

102. Shri Patil, D.B. 711 126. Shri Sai Prathap, A. 676, 700, 

103. Shri Patll, Prakash Bapu V. 704, 873 
768, 824 

104. Shri Patil, Raosaheb Danve 861 
127. Shri Saradgi, Iqbal Ahmed 699, 707, 

718, 774, 
105. Shri Patil, Shriniwas Dadasaheb 779 795 

106. Shri Pingie, Devidas 709, 835 128. Dr. Sarma, Arun Kumar 714 

107. Shri Prabhu, Suresh Prabhakar 796, 837 129. Adv. Satheedevi, (Shrimati) P. 733 

108. Shri Prakash, Jai 677 130. Shri Sclndia, Jyotiradltya M. 723, 795 

109. Shri Prasad, Harikewal 780, 798, 131. Shrimati Sen, Minati 784 
829 132. Shri Sethi, Lakshman 689, 739, 

110. Shri Prasada, Kunwar Jitin 824, 828 784, 765 

111. Shriinati Purandeswari, D. 888, 877 133. Shri Sethi, Arjun 722, 797 

112. Shri Rajender Kumar 691 134. Shri Shakya, Raghuraj Singh 795 

113. Shri Rajendran, P. 804 135. Dr. Shand/I, Col. (Retd.) Dhanl Ram 700, 837 

114. Prof. Ramadass, M. 690, 766, 136. Shri Sharma, Madan Lal 799, 839 
, . 819, 850, 137. Shri Shivajirao, Adhalrao Patil 784, 832, 

877 857, 869 
115. Shri Ramakrishna, Badiga 737, 826, 138. Prof. Shiwankar, Mahadeorao 

833 
772, 775, 
822, 827 

116. Shri Rana, Kashiram 783 139. Shrimatl Shukla, Karuna 770 
117. Shri Rao, K.S. 788, 872 140. 8hri Slddeswara, G.M. 729, 800, 
118. Shri Rao, Rayapati Sambaslva 692, 699, , 837 

708, 774, 141. Shrt . Sidhu, Navjot Singh 752, 860 
807 
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142. S, Singh, Lakshman 743 166. Shri Verma, Rajeeh 771, 790, 

143. Shri Singh, Chandra Bhushan 704 835, 859 

144. Shri Singh, Chandrabhan 747, 812, 
167. Shri Yadav, Anjan Kumar M. 700 

845 168. Shri Yadav, Baleshwar 680, 868 

145. Shri Singh, Oushyant 693, 777 169. Shri Yaelav, Giridhari 697, 826 

146. Shri . Singh, Ganesh 81~ 170. Dr. Yadav, Karan Singh 700, 837 

147. Shri Singh, Kirti Vardhan 776, 824, 171. Shri Yadav, Mltrasan 860 
828, 872 

172. Shrl Yadav, Paras Nath 701 
148. Shri Singh, Mohan 740 

173. Shrl Yaskhl, Madhu Goud 788, 872 
149. Shri Singh, Prabhunath 715 

9.3.2005 
150. Shrimati Singh, Pratibha 728, 858 

151. Shri Singh, Rakesh 713, 772 1. Shri "BeMa', Bachl Singh Rawat 1006, 1061 

152, Shri Sipgh, Sugrib 806, 842, 2. Shri Aaron Rasid, J.M. 1008 
863, 876 3. Shri Acharia, Basudeb 957, 1010, 

153. Shri Singh, Uday 727 1033 

154. Shri Singh, Railv Ranjan "Lalan" 719, 730, 4. Shri Adsul, Anandrao V. 883, 972, 

801 999, 1010, 
1077 

155. Shrl Solanki, Bhupendrasinh 695, 804, 
840, 862 5. Dr. Agarwal, Ohirendra 992, 1060 

156. Shri Sonowal, Sarbananda 709, 785 6. SM Ananth Kumar 914 

157. Shri Subba, M.K. 678, 760, 7. SM Appadurai, M. 947, 966 

817 8. Shri Athawale, Ramdas 910, 1032, 

158. Shrimati Suiatha, C.S. 698 1081, 1100 

159. Shri Suman, Ramii lal 730, 738, 9. Shrl Azmi, Ity .. 882 

803 10. Shri Badal, Sukhbir Singh 970 

160. Shri Thummar, V.K. 683, 697, 11. Shri Barad, Jashubhal Dhanabhal 940, 1028, 
774, 825, 1072, 1096 
874 

12. Shri Barman, Hltan 903 
161. Shri Tripathi, Chandra Manl 724, 796. 

856 13. Shri Bhadana, Avtar Singh 974 

162. Shri Tripathy, Braia Kishore 767, 785, 14. Shri Bhagora, Mahavir 943 
826, 833 15. Shri Bishnol. Jaswant Singh 952 

163. Shri Varma, AatUal Kalidas 700, 770 16. Shri Bishnoi, Kuldeep 919, 989, 
164. Shri Vasava, Mansukhbhai O. 798 1054, 1091 

165. Shri Veerendrakumar, M.P. 749 17. Shri Borkataky, Narayan Chandra 885, 1107 
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18. Shri Budholiya, Rajnarayan 951 44. Dr. Jagannath, M. 1010 

19. Shri Bwiswmuthiary, Sansuma Khunggar 930, 1018 45. Dr. Jatiya, Satyanarayan 983 

20. Shri Chakraborty, Ajoy 1010 46. Shrlmati Jayaprada 915, 928, 

21. Shri Chaliha, Kirip 971, 1030 1004, 1010 

22. Prof. Chander Kumar 950 47. Shri Jha, Raghunath 892 

23. Shri Chandrappan, C.K. 933, 1020, 48. Shri Jogi, Ajlt 977, 1044, 

1054 1080, 1099 

24. Shri Chaure, Bapu Hari 902, 1049 49. Shrl Kalmadi, Suresh 993, 1074 

25. Shri Chavan, Harishchandra 951, 953, 50. Shri Kamat, Gurudas 1001, 1010 

1058 51. Shrl Kanodla, Mahesh 912 
26. Dr. Chinta Mohan 928, 1010 52. Shri Karunakaran, P. 938 
27. Shrimati Choudhary, Anuradha 890, 919, 53. Shrimati Kaur, Preneet 925 

1011, 1063, 
1092 54. Shri Khanduri, AVSM, Maj. 898, 1105 

28. Shri Choudhary, Nikhll Kumar 1010 
Gen. (Retd.) 

29. Shri Chouhan, Shlvraj Singh 946, 1027 
55. Shri Khanna, Vinod 979 

30. Shri Chowdhary, Pankaj 937, 1010 
56. Shri Kharventhan, S.K. 984, 1010, 

1052, 1109, 
31. Shri Chowdhury, Adhir 943, 996, 1066 

1056, 1089 57. Shri Konyak, W. Wangyuh 1065 
32. Shri .Oangawas, Bhanwar Singh 955 58. Shri KoshaJ, Raghuveer Singh 886, 998 
33. Shri Oasgupta, Gurudas 933, 1020 

59. Dr. Koya, P.P. 969, 1040, 
34. Shri Ohotre, Sanjay 917 1076 

35. Shrl Femandes, George 965 60. SM Krishna, Vljoy 947, 1010, 

36. Shri Gadakh, Tukaram Gangadhar 948, 1010 
1047 

61. Shri Krlshnadas, N.N. 918, 1009 
37. Shri Gadhavi, P.S. 912 

62. Shri Kumar, B. Vinod 968, 981 
38. Shri Galkwad, Eknath M. 894, 936, 

947, 1047, 63. Shri Kumar, Nikhll 1010 
1087 64. Shri Kurup, Suresh 908, 1036 

39. Shrlmati Gandhi, Maneka 927, 1017, 65. Shri Kushawaha, Narendra Kumar 919, 1063, 
1069, 1095 

1092 
40. Shrimati Gawali, Bhavana P. 945 66. Shri Madam, Vikrambhai Arjanbhai 881, 904, 
41. Shri Gehlot, Thawarchar,d 1072 924, 1030 

42. Shri Gowda, O.V. Sadananda 947, 963 67. Shri Mahato, Sunil Kumar 992 

43. Shri Hassan, Munawar 883, 924, 68. Shrimati Maheshwari, Kiran 893, 1058, 
1053 1073 
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69. Shri Mahtab, Bhartruhari 1003, 1059, 91. Shri Pal, Rajaram 920 
1102 

92. Shri Palanlsamy, K.C. 910, 1010 
70. Shri Mahto, Tek Lal 954 

93. Shri Panda, Praboclh 941, 1010 
71. Shri Maken, Ajay 942 94. Dr. Pandey, Laxminarayan 949, 1029 
72. Shri Mandai, Sanat Kumar 976, 1043, 

1079 
95. Shri Parste, Oalpat Singh 884, 990, 

1010, 1071 
73. Shri Mandlik, S.D. 894, 929, 96. Shrl Paswan, Sukdeo 

947, 1010, 
958 

1047 97. Shri Pathak, Brajesh 894, 906, 

74. Shrimati Mane, Nivedlta 894, 947, 
1037, 1075, 
1098 

1010, 1047 
98. Shrl Patll, Annasaheb M.K. 953 

75. Dr. Manoj, K.S. 934 
99. Shri Patll. Balsaaheb Vlkhe 944, 1010 

76. Shri Meghwal, Kailash 935, 955 
100. Shrl Patil, Prakash Bapu V. 1030 

77. Shri Mehta, Alok Kumar 975, 988, 
1014 101. Shri Patil, Raosaheb Danve 1010 

78. Dr. Mishra, Rajesh 947, 1010, 102. Shrl Patll, Shriniwas Oadasaheb 959 

1028 103. Shrl Pingle, DevIdaa 938, 1024, 

79. Shri Mohan, P. 947, 982, 1084 

1010, 1051 104. Shri Prakash, Jal 896, 1010, 

80. Shri Mohd., Tahir 890, 919, 1014, 1066 

1011,1015, 105. Shri Prasad, Harikewal 882, 1025 
1067 

106. Shrl Prasada, Kunwar Jitin 929, 1103 
81. Shri Mollah, Hannan 900, 1023 

107. Shrlmati Purandeawari, O. 909, 1010, 
82. Shri Moorthy, A.K. 895 1016, 1068 

83. Shri Munshi Ram 890, 919, 108. Shrl Radhakrlshnan, Varkala 964 
1010, 1011, 
1063 109. Prof. Ramadass, M. 905 

84. Shri Murmu, Hemlal 913 110. Shrl Ramakrishna, Badiga 886, 960, 
968, 1010, 

85. Shri Murmu, Rupchand 962, 1035 1106 

86. Shri Naik, Shripad Yesso 907 111. Shrl Rana, Kashiram 887, 985 

87. Shri Nair, P.K. Vasudevan 926 112. Shri Rao, K.S. 1010, 1047, 

Shrimati Narhire, (Saw.) Kalpana 916 
1048 

88. 
Ramesh 113. Shri Rao, Rayapatl Sambasiva 1010, 1031, 

89. Shri Oram, Jual 1009, 1013, 
1082, 1101 

1065, 1094 114. Shri Rao, O. Vittal 987, 1010 

90. Shri Owaisi, Asaduddin 894, 1010, 115. Shrl Rathod, Harlbhau 986, 999, 
1022, 1038 1010 
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116. Shri Ravichandran, Sippiparal 931, 1019 138. Shri Singh, Mohan 947, 1010, 

117. Shri Reddy, G. Karunakara 90S, 924, 
1022 

1030, 1073, 139. Shri Singh, Prabhunath 961 
1097 140. Shrl Singh, Rakesh 947, 1000 

118. Shri Reddy, M. Raja Mohan 1007, 1096 141. Shri Singh, RewatiRaman 933 

119. Shri Reddy, N. Janaradhana 1010 142. Shri Singh, Sugrlb 888, 960, 

120. Shri Range Patil, Tukaram 891, 985, 968, 991, 

Ganpatrao 992, 1060 1108 

143. Shrl Singh, Uday 1063, 1104 
121. Shri Saradgi, Iqbal Ahmed 889, 1010, 

1021, 1070 144. Shrl Singh, Rajiv Ranjan KLafan· 1004 

122. Dr. Sarma, Arun Kumar 921, 1046, 145. SM Solanld, Bhupendraslnh 912, 923 
1085 146. Shrl Subba, M.K. 897, 997 

123. Adv. Satheedevi, (Shrimati) P. 922 147. Shrimati Sujatha, C.S. 947 

124. Shri Scindia, Jyotiraditya M. 1010 148. Shri Suman, Ramji Lal 915 

125. Shri Sethi, Arjun 932, 1010 149. Shri Surendran, Changara 1054 

126. Shri Shaheen, Abdul Rashid 980 150. Shri Thomas, P.C. 911, 947 

127. Shri Shakya, Raghuraj Singh 1010 151. Shri Thummar, V.K. 887 

128. Shri Shivajirao, Adhalrao Patil 919, 1006, 152. Shri Tripathi, Chandra Manl 1029 

1062, 1090 153. Shri Tripathy, Braja Kishora 972, 1010, 

129. Shri Shivanna, M. 967, 1039, 
1090 

1058, 1083 154. Shri Varma, Ratllal Kalldaa 912 

130. Prof. Shiwankar, Mahadeorao 890, 919, 155. Shrl Vearendrakumar, M.P. 994, 1010, 
956, 1010, 1057 
1011 156. Shri Varma, Ralesh 899, 1042 

131. Shri Siddeswara, .G.M. 935 157. Shri Yadav, Akhllesh 1012, 1064, 

132. Shri Singh, Lakshman 1041, 1078, 1093 

973 158. SM Yadav, Anjan Kumar M. 891, 1025 

133. Shri Singh, Chandra Bhushan 1002, 1010, 159. Shri Yadav, Baleshwar 880, 995, 
1058 1055, 1088 

134. Shr; Singh, Chandrabhan 938, 1071 160. Shrl Yadav, Paras Nath 978, 1045 

135. Shri Singh, Dushyant 960, 1034, . 161. Shri Yadav, Sita Ram 988 

1086 162. Shri Yaskhi, Madhu Goud 1010, 1047, 

136. Shrl Singh, Ganesh Prasad 1014 1048 

163. Shri Yerrannaidu, Klnjarapu 939, 1010, 
137. Shrl Singh, Kirti Vardhan 929, 947, 1050, 1054 

1010, 1047, 
1103 164. Shri Yogi, Adltya Nath 1010 
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ANNEXURE-II 

Ministty-wise Index to StsmKI list of Ouestions 

Civil Aviation 

CuItUr.9 
Defence 
Heavy Industnes and Public Enterpris9s 
Infonnation and Broadcssh'ng 
Panchayati Raj 
Petroleum and Natural Gas 
Railways 
Social Justice and Empowenntmt 

Coal 
Company Affairs 
Finance 
Law and Justice 
MInes 
Non-conventional Enetgy SOUfCtIS 
Power 
Rural Development 
Textiles 

Pdme Minister 
Agro and Rural IndustdtlS 
Atomic Energy 
Communications and Infonna/ion Technology 
Extemsl Affairs 
Heahh and Family WeHaM 
Ocean Development 
Overseas Indian Affairs 
Personnel, Public Gdevances and Pensions 

Planning 
Science and Technology 
Shipping. Road Transport and Highways 
Small Scale Industdes 
Space 
Stalistics and Programme lmp/tHntmlalion 

(3.3.2005) 

45, 49, 52, 56 

43, 50, 60 

46,48 

44, 53, 54, 57, 58, 59 
41, 42, 51 
47, 55 

(4.3.2005) 

61, 62, 64, 66, 67, 68, 70, 71, 72, 73, 77, 78, 80 
63 

65,74 
75 
69, 76, 79 

(9.3.2005) 

83 
98 
94 
91, 93, 97, 99 
81, 82, 85, 86, 87, 89, 92, 95, 96, 100 

84 

88 

90 
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Ministty-wis6 Index to Unstsrrsd list of OtltlStions 

Civil A viah'on 

Culture 

Defence 

Heavy IndustrieS and Public EnftHptises 

Infonnation and Broadcasting 

Pllnchayati Raj 

Petroleum and Natural Gas 

Railways 

Social Jushce and Empowennent 

Coal 

Company Affairs 

Finance 

Law and Justice 

Mines 

Non-Conventional Energy Sources 

(3.3.2005) 

454, 464, 467, 494, 602, 504, S07, 510, 514, 518, 527, 528, 
569, 609, 614, 625, 632, 644, 651, 667, 671 

443, 451, 475, 477, 524, 525, 548, 558, 627, 660 

452, 466, 472, 489, 499, 500, 511, 530, 540, 547, 562, 565, 
605, 618, 622, 648, 649, 650, 655, 666, 659, 672 

559, 564, 578, 581, 594, 603, 663 

450, 455, 471, 474, 482, 508, 517, 519, 520, 531, 534, 537, 
555, 560, 563, 593, 602, 607, 611, 624, 628, 630, 634 

483, 522, 535 

445, 446, 447, 448, 453, 457, 458, 462, 469, 484, 485, 486, 
487, 491, 492, 493, 497, 498, 506, 513, 515, 516, 521, 532, 
533, 543, 546, 551, 554, 557, 572, 573, 574, 577, 582, 583, 
585, 588, 5P", 592, 595, 597, 598, 600, 601, 606, 608, 612, 
615, 616, 6. , 619, 629, 633, 638, 639, 640, 641, 643, 645, 
646, 652, 653, 662, 668 

444, 459, 460, 461, 465, 470, 478, 479, 481, 488, 490, 495, 
496, 501, 503, 505, 509, 512, 526, 529, 539, 641, 542, 544, 
545, 549, 550, 552, 553, 556, 561, 566, 568, 570, 575, 579, 
580, 584, 588, 587, 591, 596, 599, 604, 620, 621, 626, 631, 
635, 637, 642, 647, 654, 664, 665, 666, 669, 670 

449, 456, 463, 468, 473, 476, 480, 523, 538, 567, 571, 576, 
590, 610, 613, 623, 636, 657, 658, 661 

(4.3.2005) 

716, 841 

721, 734, 742, 791 

673, 674, 676, 680, 681, 684, 687, 690, 692, 694, 695, 697, 
698, 701, 702, 703, 704, 705, 706, 712, 715, 719, 720, 723, 
725, 730, 731, 732, 733, 736, 737, 738, 739, 749, 750, 751, 
753, 755, 756, 757, 759, 761, 764, 767, 771, 775, 776, 778, 
780, 782, 784, 785, 786, 788, 789, 792, 793, 798, 799, 801, 
802, 803, 805, 806, 807, 808, 809, 810, 811, 815, 816, 817, 
819, 820, 821, 822, 824, 825, 828, 830, 831, 833, 836, 838, 
840, 844, 848, 852, 853, 857, 859, 660, 862, 885, 866, 868, 
869, 871, 872, 873, 874, 875, 876, 877, 879 

677, 679, 688, 691, 766, 804, 823, 849, 858, 878 

746, 762, 800, 818, 851 

713, 743, 765, 769, 787, 813, 814, 845, 864 
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POwtit' 

Rural DsVt1lopmsnt 

T8Xfilss 

Pnins MinistslS 

Agro and Rural Industriss 

Atomic Entlrgy 

Communications and Infonnation Tschnology 

Extsmal AffaIrs 

Hsahh and Family WslfanJ 

Ocean Dsvelopment 

Ovsrseas Indian AffailS 

PelSonnel, Public Grievances and Pensions 

Planning 

Science and Technology 

Shipping, Road Transport and Highways 

Small Scale Industries 

Space 

Statistics and Programme Implementation 

675, 678, 682, 686, 689, 7", 718, 722, 724, 726, 727, 740, 
741, 747, 748, 754, 777, 781, 796, 797, 812, 834, 842, 843, 
847, 854, 855, 863, 870 

683, 699, 700, 707, 709, 714, 717, 728, 729, 735, 758, 768, 
770, 772, 773, 779, 790, 794, 837 846, 861, 867 

685, 693, 696, 708, 710, 744, 745, 752, 760, 763, 774, 783, 
795, 826, 827, 829, 835, 839, 850, 856 

(9.3.2005) 

890, 910, 934, 984, 1049 

886 

881, 882, 883, 885, 887, 891, 899, 901, 908, 913, 915, 918, 
~~~~~~9~~~9.~,96~~~~~~~~, 
963,984,987,992, 1004, 1008, 1012, 1013, 1014, 1015, 1019, 
1025, 1027, 1030, 1032, 1050, 1051, 1059, 1067, 1072, 1075, 
1077, 1084, 1088, 1102, 1108 

900, 946, 958, 964, 993, 999, 1028, 1031, 1038, 1058, 1101 

884, 896, 897, 898, 916, 923, 926, 927, 932, 933, 940, 941, 
948, 949, 950, 951, 953, 957, 963, 965, 968, 971, 972, 973, 
974, 977, 979, 985, 988, 989, 990, 994, 998, 1000, 1002, 1003, 
1005, 1009, 1011, 1017, 1020, 1021, 1023, 1029, 1034, 1036, 
1041, 1045, 1048, 1052, 1061, 1062, 1064, 1065, 1068, 1069, 
1070, 1071, 1073, 1074, 1076, 1078, 1081, 1087, 1089, 1091, 
1092, 1093, 1095, 1096, 1104 

1010, 1054, 1082 

1057 

893, 906, 907, 909, 922, 942, 945, 955, 1033, 1039, 1042, 
1055, 1060, 1083 

888, 905, 914, 980, 986, 991, 1022, 1026, 1053, 1080, 1085, 
1090 

895, 912, 931, 947, 961, 997, 1006, 1016, 1024, 1043, 1106, 
1107, 1109 

880, 889, 892, 894, 903, 904, 911, 917, 919, 921, 925, 929, 
~~~~~~93~~~~,~,~,~,~,96~9~ 
995, 996, 1001, 1007, 1018, 1035, 1037, 1040, 1046, 1047, 
1063, 1066, 1086, 1094, 1097, 1099, 1100, 1103, 1105 

902, 1044, 1056, 1079, 1098 
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